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PUNJAB LEGISLATIVE ASSEMBLY
THIRD SESSION OF THE FIRST PUNJAB LEGISLATIVE ASSEMBLY

Wednesday, 28th February 1951.

ADDRESS BY GOVERNOR

H is Excellency the Governor arrived in Procession with 
the officers of the Assembly and his personal staff at 12, 30 P. M  
and took his seat on the Throne in the Chamber.

HIS EXCELLENCY THE GOVERNOR : Members ot the Legis
lative Assembly, once again it is both a pleasure and a privilege to 
me to extend hearty greetings to you all. Since I last addressed you, 
we have suffered many sorrows. On 15tli December, 1950, passed away 
our great leader, Sardar Vallabhbhai patel. No words of mine can do 
justice to the majestic part he played in the struggle for freedom, and 
to the genius, strength and determination with which he consolidated 
our newly-won independence, giving political unity to the whole of our 
country for the first time after Ash oka. To the Punjab, in particular, 
his death is a special loss. He had a soft corner for us, and felt deeply 
for our trials and tribulations which were the aftermath of the partition, 
of the United Punjab. In the midst of his many preoccupations, he 
devoted much time to our problems and our difficulties, and gave us, 
without stint, help, encouragement and wise guidance. His name will for 
ever remain enshrined in the hearts of all of us and the generations 
succeeding us as one of the greatest patriots, nation-builders and states
men of all times. On my behalf as well as o n behalf of the whole House 
I tender to-day respectful homage to his memory-

We mourn also the death of Dr. Lehna Singh Sethi, our Minister 
for Health and Rehabilitation. Quiet and conscientious, he devoted 
himself whole-heartedly to the tasks entrusted to his care, caring not 
a jot for his health, which was gradually failing, in spite of the advice 
of his many friends, including myself, to go a little slow. The cause of 
our displaced breth ren was nearest and dearest to his heart, and he 
laboured for them till his very last breath. Of his work as a Minister, 
it is literally true to say that he lived and died for our State. All of 
us miss him so badly to-day. He was one of the finest and noblest of 
men, whom I was privileged to know, and his untimely death in the 
prime of life has left a void in the life of our State, which it will be 
hard to fill.
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This House Is poorer today by the sad and premature death of 
Sardar Gurbachan Singh. As a Parliamentary Secretary and Senior 
Vi«®-Chairman of the Ferozepore District Board, he played a very 

worthy and prominent part in the public life of our State. I siw him at 
Ferozepore a few weeks before his death, and the zeal and earnestness 
with which he discussed with me the problems of our local bodies in 
general and Ferozepore District Board in particular, come back vividly 
to my mind to-day. The news of his death was a great shock to me, 
as I am sure it was to all of you.

I would like also to refer to the death of Shri Khurshed Lai, India's 
Depty Minister for Communications. He was connected with the Punjab. 
When I saw him last a few months ago, he was hale and hearty, and little 
did I realise that it was the last time I would see him. In him we have 
lost a valuable Public Servant who had made his mark as a Derputy Mini
ster, and who, if not snatched away by cruel death, was destined to play 
a bigger part in the conduct of the affairs of our Country.

In my last address I referred at length to the havoc caused in the 
State by rains and floods during the month of September. While we were 
still striving to relieve suffering in flood-affected areas and our people 
were hard at work repairing the damage caused and had hardly recovered 
from the worst effects of this calamity, yet another calamity of no less 
magnitude has descended on us. I refer to the large scale invasion of 
some of our districts by locusts. Starting in the last week of January, 
the locusts visited the districts of Hissar, Gurgaon, Karnal, Ambala and 
Ludhiana. Fortunately, they did not cause much damage to crops in these 
districts. Ultimately, howevei, the locusts came and settled down in 
about 60 to 70 villages of the Hoshiarpur district. About 25 villages of 
the neighbouring Jullundur district have also been seriously affected.

The extent of loss to the crops in these two districts is not yet known 
accurately but I fear it is considerable and on present estimates of the order 
of not less than about 15,000 tons of foodgrains, that I have stated just 
now embodies the information received by Government while this address 
was under prepartation. The last information is that the number of affected 
villages in Hoshiarpur and Jullundur has risen to about 100 and SO respec
tively. The p3st is, h w e  ver, being exterminated in both these district5 
and the situation is showing signs of distinct improvement. Locusts also 
appeared in very small areas of Ferozepore, Amrhsar, and Kangra districts 
but effective measures have been taken and very little, if any, damage has 
been caused to crops. My Government has launched an all-out drive to
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fight this menace in the affected areas, and has further taken all possible 
measures to fight it in other districts, should they be similarly affected. 
A special Sub-Committee of the Cabinet has been set up to handle the 
situation as it developes from day to day, and Control Boards have been 

established in the Juliundur Division and also in other districts to deal 
with this menace. In our campaign to fight this winged scourge, my 
Government has mobilized all the resources, and Government officials of 
all Departments, non-officials, school and college students and zamindars 
are all doing what they can to destroy locusts in all their various stages. 
In this we are receiving the very valuable assistance of the Army. To 
all those, particularly the Army and bands of non-official volunteers, who 
are helping us in o ur war against locusts I tender on behalf of my Gover
nment our grateful thanks, and I feel sure that in saying this I voice 
the feelings of this House. I have also recently promulgated an ordinance 
making it compulsory for every able bodied person over the age of 14 years 
to assist in the anti-locust campaign in the notified areas when called 
upon to do so. Ample funds have been placed, and more funds will be 
placed unhesitatingly as and when required at the disposal of the local offi
cers to cnatle them to fight this ir.tr ace with utmost pcssibl effectiveness.

The task in front of us is, indeed, a gigantic one. The only remedy 
against flying locusts is to burn them or kill them at night, while bree
ding has to be stopped by the destruction of eggs and then of hoppers. I 
am not a pessimist, nor do I regard this as a losing battle. Nevertheless, 
it must be recognised that despite our very best efforts, it will not be 
possible completely to eliminate damage to standing crops. All we can 
do is to minimise it as much as we humanly can, and to that end my 
Government and the entire official machinery at its disposal, aided to the 
utmost by all our people and our Army, is bending all its energies. The 
problem of locusts will, I apprehend, be on our hands for the next few 
months, as we may not be able to kill all the locusts with us at present, 
or to destroy all the eggs or all the hoppers. Moreover, our State may be 

subjected to further locust invasion from different sides. It is accordingly 
incumbent upon all of us to maintain unremitting vigilance and to be alert 
all the the time, whether during day or during the night. In this task 
none of us, least of all the officers of Government must fail or falter. Apart 
from the damage already caused to crops, the potential danger is very 
grave. This calamity is a test of the strength and devotion to duty of 
our permanent services. It is also a test of the spirit of our people, and 
my Government is confident of the determination of all of us fully to 
measure up to our responsibility in waging a relentless fight against this

(1) 3
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scourge, regarding it as a work of topmost priority, and leaving, if necess
ary all other work aside until the honours of the battle are on our side 
My Government assures the House that it will extend measures of relief 
to the areas which have already been, or may later be, affected by this pest. 
At present, our energies are naturally cocentrated on fighting the pest, 
but a little latter detailed enquiries will be made into the extent of the 
damage with a view to determine what relief and assistance should be 
given to the people whose crops have suffered.

PUNJAB LEGISLATIVE ASSEMBLY
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i

In my last address I expressed the hope that the setback which rains 
and floods gave to the Grow-More-Food Campaign, would be only 
emporary. This hops has been fulfilled, and the drive for increased 
food production continues to make a steady headway. We are extending 
irrigation by canals, tubewells, percolation wells or other minor irrigation 
schemes. The use of pure seed is multiplying progressively, manure is being 
increasingly utilised, pests like pohli are being eradicated, and waste lands 
continue to be reclaimed. Private model farms are increasing in number and 
the proper technique of barani cultivation is being popularised. There is a 
possible risk that the campaign may lose its momentum, but my Govern
ment is guarding against this contingency. The results of increased food 
production are reflected both in our procurement and in our exports. 
Our procurement of wheat up to the end of January, 1951; amounted 
to 3,21, 000 tons as against 2,16,000 tons during the same period last year 
while that of rice was 74,030 tons as against 51,000 tons, and this too in 
spite of the fact that the paddy crop this year suffered a heavy loss owing 
to the rains and floods in the months of August and September, 1950. 
Again, up to the end of Janu ary, 1951, our State was able to export 
1,35, 800 tons of wheat, of which 78,000 tons represent loans returnable 
by the Government of India, 21, 621 tons of gram prior to its decontrol, 

over 63,030 tons of rice, and nearly 11 000 tons of other food grains. The 
total quantity of foodarainsexportei from our State was thus a little above
232,000 tons up to the end of last month. The House will readily agree 
that these results are commendable. Honourable Members will also be 
interested to know that the Honourable Shri K. M. Munshi recently, 
complimented our State on the success of its Grow-More-Food campaign, 
and added that the help given by us to the Centre was invaluable.

Although our State is now surplus in foodgrains, and, with Nature 
as our ally, will, I am certain, continue to be so, my Government, taking 
into consideration, the all India shortage, decided, in accordance with the 
policy of the Government of India, to enfirce a 25 per cent cut in the 
foodgrains ration within the rationed areas. My Government could not 
possibly take any other decision in this matter. It was morally obligatory
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on us to fall in line with the rest of India. A common citizenship implies 
not only equality of privileges, but equality of sacrifice. At the same 
time, my Government fully realises that this cut does impose a hardship 
particularly on persons in lower in:?om3 groups, and it trusts that the cut 
will be restored as soon as possible. In the meanwhile, we must bear it 
cheerfully and persevere with all our might to conserve as much food as 
possible. Needless to say, for all time to come we must concentrate on 
growing more food, thus adding not only to our prosperity and well-being, 
but also contributing in an increasing measure towards making our whole 
country self-sufficient.

My Government is fully seized of the importance of the consolidation 
of holdings as a vital preliminary step to the improvement of agriculture. 
The pace of consolidation has, in the past, been slow, aim ost lamentably 
slow, and there is very naturally an insistent demand on the part of the 
zamindars of our State for the adoption of measures with a view very 
greatly to accelerate the existing rate of progress. My Government has 
now decided to amalgamate the Consolidation Department with the 
Revenue Department, and to locate the . responsibility for consolidation 
in the Deputy Commissioner. The work will now be entrusted to the 
halqa patwari, who will be helped by an additional patwari. For the 
present, each Deputy Commissioner has been asked to take this work in 
one tahsil of his district, and provided everything goes well, my Govern
ment anticipates that it should be possible to complete consolidation in 
1 tahsil of each district, if not in one year, at least in 18 months to two 
years. In this plan, consolidation throughout the State should be finished 
in not more than eight years, if not within a shorter period. The plan is 
an ambitious one, but my Government will leave no stone unturned to 
make it a success, always bearing in mind the necessity of vigilant 
supervision, with a view to ensure, as far as may be, justice and accuracy. 
Consolidation will henceforth be regarded as an integral part of Grow-More“ 
Food activities, and will, therefore, come within the purview of the Cabinet 
Sub-Committee on Increased Food Production, thus making it a specific 
responsibility of this body to watoh progress from time to time. We 
have set before us a very high aim, indeed, but in case it turns out that 
we shoot low owing to circumstances beyond our control, my Government 
trusts that this will be treatd as a fault, if at all. on the right side.

As the House knows, we successfully completed quasi-permanent 
allotment of evacuee land several months ago. Steps have since been taken 
to complete the transfer of possession to the new allottees. This in itself



was a huge task, and the House will be glad to learn that the possession 
of about 92 per cent cf evacuee land has actually taken over by the allot
tees. Most of the allotted land, of which possession has not been taken, 
has been leased out temporarily for cultivation. The Rehabilitation Dep
artment is now engaged, among other things, in disposing of applications 
for review and revision. These applications number a little over one lac. 
Our anticipation is that the vast bulk of these applications will have been 
decided before the next sowing season, so as to ensure transfer of 
possession, wherever called for, in good time before kharif sowings. The 
House may know that the land available for allotment under the quasi
permanent allotment scheme was insufficient to meet all the demands. A 
total area of about 99,000 standard acres is still required to meet 
unsatisfied claims. Proposals to find extra area to meet these claims are 
now under the consideration of my Government, and an important proposal 
in this regard is the redemption of eva:uee lands mort£ aged with possession 
to the local residents. The Government of India have also agreed to th; 
allotment of 10,000 acres of evacuee land in Ganganagar in Bikaner State 
and steps are now being taken to allot this land, With the completion 
of the quasi-permanent allotment of land it was necessary to give further 
financial aid to the allottees to enable them to resettle on their new 
holdings. A sum of Rs. 68 lacs had been distributed amongst them by the 
middle of last month in the form of taccavi loans of diffeient kinds, and 
further substantial sums have also since been made available. I have also 
sanctioned a sum of Rs. 5 lacs from the Post-War Services Reconstruc
tion Fund for distribution as loan on a co-operative basis to ex-Service- ‘ 
men who have settled in fauii villages The loan from the Fund is free 
of interest, but I am informed that interest at a low rate will be charged 
to borrowers to meet clerical expenses and possible losses.

The allotment of evacuee houses in villages has been practically 
completed in all districts, and possession has already been transferred to 
the allottees in most cases. My Government is aware of a certain amount 
of dissatisfaction in this matter, especially on the part of Harijans. and 
non-allottees of land, and it is my Government’s intention to do all that 
is possible to mitigate such of their hardships as are genuine. As regards 
the Rural Housing Scheme, layout plans have been completed in 322 
villages, and the work will be continued during the next financial year 
My Ministers and I have, during the course of our tours, visited several 
evacuee villages. Our displaced peasantry is generally in good heart, and 
is making the best use of the land allotted to -them. This was, indeed, 
what we all expected of our sturdy peasantry.

( 1 ) 6  PUNJAB LEGISLATIVE ASSEMBLY. [28th February, 1951
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Urban rehabiliation is making as satisfactory progress as can be 
expected under existing conditions, and in this address I would only refer 
to a few main features. First, in the new townships out of 3,873 houses 
and 6,250 sites as many as 2,601 houses and 4,742 sites have been sold to 
displaced persons. In order to speed up the sales, my Government has 
decided to throw open unsold houses and sites to non-displaced persons 
also. Secondly, out of 1,403 plots laid out in the six industrial areas 1,125 
plots have been sold out. Loans amounting to Rs‘3 ,46,000 have already 
been sanctioned by the Rehabilitation Finance Administration in 27 cases, 
and my Government has been informed that the remaining cases, totalling 
about 263 are now being dealt with expeditiously. I must add, however, 
that owing to several difficulties the progress in the construction o* 
factories has so far been very disappointing. It will continue to be the 
endeavour of my Government to remove or mitigate these difficulties so 
far as it can. Thirdly, the 8-Marla-Plot-Scheme, to which I referred in 
my last address, has been finalised, and as a first step the construction of
3,000 houses at different places has already commenced. The Government 
of India have made available Rs. 54 lacs for this purpose, and these 3,00() 
houses will, it is hoped, be completed before the next rainy season. 
Fourthly, loans amounting to Rs. 1,71,00,00) under the Small Loans 
Scheme have already been sanctioned to 22,257 displaced families. 
Moreover, the Additional Registrar, Co-operative Societies, has registered 
754 Societies, and loans amounting to a little over Rs. 31 lacs have been 
sanctioned to 617 societies, which claim a membership of a little over 
7,000. Again, a sum of Rs. 11,60,003 has been advanced to the House 
Building Societies at Ambala, Jagadhri and Panipat. Of this amount a 
little over Rs. 9.15 lacs has actually been paid to them. In addition, 
house-building loans amounting to Rs. 36 lacs have been advanced to 
purchasers of plots in the new townships. Fifthly, on the representation 
of my Government, the Government of India have given a grant of Rs. 14 
lacs for the rehabilitation of displaced educational institutions. Of this 
Rs. 4 lacs are for the Punjab University, and Rs. 7 lacs and Rs. 3 lacs 
for displaced colleges and schools respectively. This help will, I am sure 
go some way towards helping these struggling institutions, the plight of 
many of which is far from satisfactory, if not actually deplorable.

Urban rehabilitation is in many ways tied up with the general 
economic progress of our State, particularly in the spheres of commerce 
and industries. In these spheres there are at present many handicaps, 
like the shortage of raw materials, insufficient credit facilities, and the 
general outlook is none too bright, in view of the tense international 1
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•situation. My Government is repeatedly bringing these matters to the 
notice of the Government of India. Again, urban rehabilitation is tied 
up with the satisfactory settlement of the question of evacuee urban 
property. This settlement is still not within sight, and all I can say is 
that my Government continues to urge the vital importance of this matter 
on the Government of India.

Since we met last, in order to ensure efficient, economical and early 
execution of Bhakra Nangal Project in the Punjab, PEP.SU and Rajas
than, the Central Government and the State Governments concerned have 
a.greed to set up a Bhakra C mtrol Board and a Bhakra Advisory Board. 
They have also agreed that the Control Board should take over dl charge 
of all technical and financial aspects lelating to the construction of the 
Project. I was asked to taka the chairmanship of the Control Board in 
my personal capacity and in view of the fact that the entire economy 
and future prosperity, of our State depend on the early and efficient 
execution of this Project, l agreed to accept this responsibility with the 
blessings of the Government of our State. The Control Board has held 
five meetings since its inception. Having regard to facts and circumsta
nces as they exist at present, ir. has been decided to execute the whole 
'Project by the departmental agency and not to entrust, it to a foreign firm 
on a contract basis. Some of the specialists required for the work have 
been recruited, and the Board are in negotiations with a first class 
.American expert for engaging him as a Construction Consultant for 
preparing a general plan for c mstruction, detailed layout pi ms and speci
fications for plant and machinery required for constructing the Dam. The 
Board has also undertaken forward planning for the procurement of key 
machinery and spires. A decision has also been taken for the shifting 
of the headquarters of the Chief Engineer, Bhakra Project, from Simla to 
Nangal, and this decision will be given effect to as soon as the required 
accommodation becomes available at» Nangal. In brief, the Board, during 
the short time it has been in existence, is endeavouring, to the best of 
its ability, to remove bottlenecks and handicaps. Much, of course, depends on 
the amounts cf money that can be made available from year to year by the 

Government of India for the Project, as obviously the pace of construct icn 
is governed, among other things, mainly by finance. Bearing in mind 
this vital factor, I would like to say that progreses on the Project is satis- 
actory, and I hope that the international situation may not affect adver
sely its early execution. I must add in this connection that since the 
Bhakra Project is being financed by loan money, it must be ‘ ‘productive'’ 
and that in order to make it‘ ‘productive” it will be necessary to levy
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betterment fee 01 all lands receiving irrigation benefits from the Project. 
The levy of an adequate betterment fee is a condition precedent to the 
advnace of loans by the Government of India. My Government has already
accepted this condition and legislation for the lew  of the fee will be 
introduced, if possible, during the current session. This legislation will
cover, inter alii, all lands which are irrigated or will be irrigated by new 
schemes financed from loans e.g. the Jagadhri Tubewell Scheme the 
Seheme of new Distributaries, etc.

As regirds the construction of the new Capital at Chandigarh, the 
Master Plan has been finalised and the services of some top ranking archi
tects from England and France hive been obtained. Preliminary work 
on laying of roads and construction of quarters for planning and construc
tion staff is proceeding. We hope to be able to move this staff to new 
town very shortly. My Government is anxious to go ahead, as early as 
possible, with the construction of the Capital, and on present indications 
plots for sale to the public will be laid out by May-June of this year.

The law and order situation in our State is satisfactory. The Police 
have been successful in bringing about a further improvement in the 
suppression and detection of crime. It h as been the constant endeavour 
of my Government progressively to improve the standards of training, 
dUeip’ine an 1 c o i l  lzt in the P d ice  force, ard I leek froward to an increa 
sing measure of co-operation on the part of our citizens with the Police 
in the discharge of their onerous duties. I think, it may be said, by and 
large, that the working of the Polic and Magistracy has now achieved 
normal per-partition standards. The shoi tace in the Magisterial strength 
of the various districts has largely been made good. Continued vigilance 
by the Police is essential for the maintenance of peace and tranquillity 
in our State, as subversive forces threatening order and security are at 
work. My Government b-lieves that there are still large quantities of 

illicit arms and ammunition, and also that some of the licensees are not 
law-abiding and reli dole enough to deserve the possession of licensed 
arms. My Governmest is taking appropriate steps in this matter.

The first census in free India started on the 9th of this month and 
will be complete 1 to-morrow. A large number of enume rators and checkers 
have been m wing about daily in towns and villages all over the State 
counting the indiv iduals and recording certain particulars about them. It 
is a matter of deep regret to my Government that the census operations 
in out State should have been the subject of a communal controversy 
about the record in the language column. Nevertheless, the data



collected during the census should be of great value for economic and 
sodcfl planning, forming as they v. ill, the basis of a sound statistical struc. 
tu re in India.

It is now more than a year since India became a Republic, and, 
according to present decisions, elections under the new Constitution will 
take pi ace some time towards the end of this year. This election, based 
as it is on adult franchise with the largest electorate in the world, will 
launch our country on the greatest democratic experiment of modern
times. For the successful working of such an experiment, it is essential 
that the millions of people who will go for the first time to the polls, are
properly educated in their rights and duties as voters. I am sure that 
you, my friends of the Assembly, will do all you can to assist the Govern
ment to make our electorate realise the value of their vote, so that theY 
meay exercis it with a due sense of responsibility.

Apart from the Legislative business, to which I will refer a little later, 
you will be primarily engaged, during the current session, on dealing
with the Budget Estimates for the ensuing financial year. I cannot obvi
ously anticipate the Budget, which is the concern of my colleague, the
Honourable the Chief Minister, but I would like to observe on behalf of 
my Government that, situated as we are, there can be no question of any 
measures aiming at the reduction of our existing revenues. The pr >blem 
will, in fact, be one of striving hard to make both ends meet, and this is 
possible only by exploring additional sources of revenue, and, at the same 
time, by curtailment of expenditure. Both these processes postulate 
tightening of the belt or, in other words sacrifice. Much as we may want 
rapid extension of welfare activities—and in this sphere my Governments 
will do its best—first things will have to come first, the aim being to make 
our State financially self supporting, consistently with the satisfactory dis
charge of its primary responsibilities towards our citizens.

I regret to have to bring to the notice of the House that the progress 
of legislation in the past has been rather slow, as a result of which the 
pending Legislative work continues to swell. The programme for the 
coming session will, therefore, be very heavy, and I am sure you will 
make it a point of disposing of as much pending business during the 
current session as may be possible. Some of the more important Bills which 
will come up for consideration, include The Punjab Security of the State 
Bill, The Gaon Panchayta Bill, The Public Gambling Punjab (Amend
ment) Bill. The Punjab Development of Damaged Areas Bill, The Punjab 
Refugees Rehabilitation (Loan to Students ) Bill, and the Cattle Trespass 
(Punjab Amendment) Bill. My Government has had under active

(1) 10 PUNJAB LEGISLATIVE ASSEMBLY 2Sth February, 1951
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consideration proposals for the liquidation of occupancy tenancies in the 
State, and if these are finalised in time , it is my Governments intention 
to introduce, during the current session, the ne cessary legislation on the 
subject for your consideration.

Members of the Assembly, in this address I have endeavoured, on be
half of my Government, broadly to indicate the progress made by our State 
in some important spheres, and also the policy and intentions of my 
Government in those spheres. Much as I would have liked, I have not 
found it possible to review the activities of every Department, but I
have no doubt that the work of Departments which I have not mentioned 
and indeed of all Departments will come under your careful review during 
the several stages of discussion on the Budget. What I have stated shows 
however, substantial progress all round in our State, in spite of our many 
difficulties, financial, economic, political and other. Our further pro
gress will depend very largely on our own efforts, and also, to an 
appreciable extent, on world conditions. Unfortunately for humanity 
the world to-day is in a disturbed state; fear and lack of security dominate 
men’s minds. The maintenance of world peace is our greatest need; 
with peace ensured and the threat of war removed, our country and our 
State can go forward with the solution of its many problems and difficulties. 
On this ground, if no other, we need to support, both in words and 
deeds, the valiant efforts of our Prime Minister in the cause of world 
peace, but come what may, we should never give way to despair or 
despondency. What our State and our people have achieved during the 
last 3b years in the face of heavy odds, is judged by any reasonable stand
ards not unimpressive. Let us all go forward with steady heads and stout 
hearts in the great task of rebuilding the life of our State, a task wh ich 
is still not complete, and a task which demands from all of us a great 
deal of unity, discipline, incessant hard work and regard for the public 
good.

(1) 11

Members of the Assembly, I now leave you to your deliberations, and 
wish you all a session of constructive work for the well-being of 
our State.

Jai Hind.
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The Assembly met in the Assembly Chamber, Simla, at 2 p. m. of 
the clock. Mr. Speaker (The hen. Sardar Kapccr Singh) in the Chair.

REFERENCE TO THE DEATHS OF THE HON. SARDAR 

PATEL, SHRI KHURSHED LAL, THE HON. DR. LEHNA SINGH 

SETHI, SARDAR GURBACHAN SINGH, MAHANT PREM SINGH, 

SHRI A. V. THAKUR AND SHRI AUROVINDO GHOSH.

Chief Minister (The hon. Dr. Gcpi Chand Bhargava) : Sir, it is
with feelings of utmost sadness and sorrow that I rise to pay my humble 

tribute to India's great leader, philosopher, friend and guide, Sardar 
Patel, and I have no doubt that every hon. Member sitting in the 
House would join me in that wholeheartedly. In Sardar Patel’s death, 
which sad event took place on December 15, 1950, in Bombay, India lost 
a born warrior and the Punjab lost its greatest benefactor and most valued 
guide. Sardar occupied a position of the greatest distinction in so far as 
he was regarded as the most devoted and faithful disciple of the Father of 
the Nation. He was aptly described as the leader of the people who 
carried out what Gandhiji preached. His devotion to Gandhiji’s princi
ples and his complete self-abnegation in spreading the message of the 
Saint of Sabarmati have become almost proverbial and the Sardar's 
attachment to Gandhiji and the first place he occupied among Gandhiji’s 
closest disciples will adorn the pages of the history of India, particularly 
when mention is made of the great and heroic struggle in which Gandhiji 
led his countrymen for the achievement of independence which goal was 
happily attained during Gandhiji’s own life time. The Sardar was known 
as being the practical interpreter of the teachings of the Saint of Sevagram 
and to him shall always go the credit of having acted as the spear-head 
of every movement which our Master planned for our emancipation. 
What was most remarkable was that the Sardar, an intellectual giant, 
surrendered himself so completely to his Master that often it was difficult 
to believe whether he was carrying out the instructions of his leader or the 
work in which he plunged himself was born out of his own personal convic
tions. So complete, if I may be permitted to say, was the surrender of a 
giant to his Master that ever since lie got the first glow of light from him

>
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there was hardly a moment of his life when he lived without being 
inspired by the touch of his Master and the light that emanated 
from him.

A great and most remarkable product of the miracle that Gandhiji 
performed during his life in creating men around him, out of the dead soul 
of India, Sardar Patel was the most eminent among those giants who 
sacrificed their princely wealth and their equally great comforts and chose 
to follow the Master on the most difficult path which at that time most 
people thought would lead to nothing but wilderness. His faith in the 
teachings of Bapuji was so implicit that he seemed to have forgotten that 
nature had designed him to be himself the leader of men and the best 
benefactor of India after Gandhiji. I say this, Sir, because apart from the 
most distinguished services which he rendered to the cause of India's 
freedom, his greatest benediction was the everlasting good that he did to 
India in the unification of our country, which is truly being regarded now, 
and I have no doubt that the future historians would support this view, 
as a miracle which dazzled the eyes of those who never thought that some 
one in India could make that achievement.

Such stupendous was the task which he performed' in an absolutely 
Gandhian spirit without letting even a drop of blood to flow, that he has 
rightly come to be known as the Maker of Modern India or, Sir, it was 
nothing less than a miracle after the great performance of the Master who 
had united India of today with which were amalgamate d under his most 
sagacious leadership about 562 Indian States which the British Rulers 
had created as so many mines to endanger for always the unity of 
our great country.

While, Sir, during the life time of his Master, the Sardar remained 
a devoted torch-bearer carrying the light which he himself got from his 
Master, as the Master became a martyr in the cause of India's unity,'this 
ardent disciple took upon himself the most difficult task of-maintaining 
the peace and order throughout the length and breadth of the country. 
The miracle of the light which had inspired him the whole of* > his life came 
to be known during the three years of his stewardship of almost all the 
affairs that concerned India's good, both internal and external,’1 and that 
not only in the matter of the Government of the country btit' in India's 

greatest national organisation, the Congress, also. He became the .most
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I valued and trusted counsel of our Prim? Minister, Pandit Nehru, with 
| whom he shared the heaviest burden of responsibility which any two m en 
| in a country which had achieved independence after hnndreds of years of 
I subjugation had been called upon to shoulder from the day of the 
I birth of independence which Gandhiji got for us all.

It is needless for me to refer to the great and distinguished career of 
Sardar Patel before he took to the life of sacrifice and suffering after the 
touch of the Master. That is a part of the great story of the life o f a 
man whom his grateful people loved to call as the ‘Steel man of India’ 
and for whose great services and qualities of leadership of the dumb 
millions, the Master gave him the title of ‘Sardar’. The Sardar was not 
only the leader of a group or the guide of a section of the people. He 
was the guiding spirit of all that was good and noble in the country 
whether it was the cause of labour represented by the labour unions or 
the interest of the kisans whom he served the most part of his life most 
devotedly. The Sardar of Bardoli, as his leader and guide called him, 
when Vallabhbhai led the great and historic Bardoli movement, is a 
house-hold word. Vallabhbhai is remembered by his grateful people by 
that title bestowed on him by Gandhiji who never threw away any words.

The^Sardar of Bardoli, Sir, -became the Sardar of India when our 
country became free and we have all known what great contribution he 
made to the even greater cause of maintaining India’s freedom. His great 
contribution in that direction would always be remembered by the coming 
generations with even a greater sense of gratitude for he found out the 
‘plague spots’ and provided the necessary remedies without even the 
necessity of causing the pain resulting from even an injection. It was his 
sagacious and wise guidance that performed that miracle of the 
accession of Hyderabad.

Sardar’s word carried the greatest appeal to his people and it will 
be remembered with feelings of gratefulness to him that liis was the 
greatest contribution towards the establishement of peace after the 
partition and this resulted in the saving of the lives of thousands, and 
perhaps, lakhs of people.

Any reference to the Sardar of India, Sir, would remain incomplete 
if it was not stated how much beholden the people of the Punjab are to 
our benefactor who to our misfortune is not amidst us today. His heart
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bled on tlie sorrows and sufferings <af the lakhs of people who had to 
escape from the valley of death-which the West Punjab became a little 

before and soon after the partition. There was not a more sympathetic 
heart wjjpch-wept for the untold miseries which befell the Punjabis. I say 
this, Sir, without meaning any exaggeration, for while the Master laid 
down his life for the sake of these misery-stricken people, his disciple did 
every thing that a human mind could do to give relief to the people in 
their miseries and their sorrows. Tbs word carried hope and gave new 
life to the misery-stricken people in spite of their untold suffeiings. He 
was undoubtedly looked upon as one of the hopes of the refugees. They 
looked to him as the real benefactor and no wonder they loved him so 
dearly. There was hardly an occasion when the Sardar did not lend his 
paternal care and loving hand to the distressed people of the Punjab and 
his wise guidance and advice were always of the greatest value to us all. 
That is why, Sir, we feel that in Sardar Patel while the country has lost 
a great Leader and a guide, we have lost a benefactor in whom our hopes 
greatly lay and by whose removal from the scene of India's activity we 
in the Punjab feel that we have lost after the light that went out on 
January 30, I94S, yet another light which had its glow from the light I 
have just now mentioned. The light that went out on December 15 
has created darkness around us and we feel bewildered like the man who 
in darkness loses his stick which is the only mainstay for him to find out 
his path. All honour to such a soul that was of the Sardar of India and 
we bow our heads in reverence and sorrow.

It is now my painful duty, Sir, to refer to another tragedy that took 
place on December 1, when our esteemed colleague and my friend Dr. 
Lehna Singh fell while on the post of his public duty. All of us know 
how dearly he was loved by his people and in wha t great affection each 
one of us present here held him. Unassuming, a fearless man with spirit 
that was dauntless, Dr. Lehna Singh by the sheer force of his love for 
the people and his selfless devotion created a place for himself in the 
public life of our State which will be remembered by those who come 
after us and by ourselves with a feeling of due pride. Dr. Lehna Singh 
who belonged to Gujranwala started life in Sargodha, joined the army 
of devoted disciples of Gandhiji and while treading this path suffered 
rigours of imprisonment and poverty. To him the cause of the service 
of the people through the instrument of the Congress organization was a 
matter of duty from which he never flinched even for a moment. We 
have all known how devoted he was to his national organization and how 
gradually he made his way up to occupy a position of great distinction 
in that organization in the State where he was chosen as the General 
Secretary of the State Congress.
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The services which Dr. Lehna Singh rendered to the cause of India’s 
freedom and her people in the limited sphere of the Punjab are too 
well-known to bear any repetition here. We all know what meritorious 
services he rendered to the people, particularly of the Sargodha District 
in the evacuee camps and with what courage and lion-heartedness he 
brought out these people from the jaws of death, unmindful the whole 
time of the lives and safety of his nearest kith and kin whom he did not 
agree to send to India until the last man was taken out from the 
Sargodha Camp in safety.

Dr. Lehna Singh was a self-made man who paved his own way up 
in life and on account of his ability and selfless devotion to the cause of 
the services of the people he came to be loved most dearly and I have had 
the privilege of counting him not only among my personal friends, and I 
loved him most dearly, but on that score when I decided to take the 
benefit of his help and guidance in the work of the Government, I am 
proud to be able to say that I regarded myself as very lucky in having 
made that choice. While as an hon. Member of this House he inspired 
most of us by the simplicity of his affection and the urbanity of his 
manners, to his colleagues in the Cabinet, he became the cause of great 
strength. He was indeed the man of the masses who loved him and he 
served them with equal devotion.

Sir, the loss of such a distinguished and esteemed colleague as Dr. 
Lehna Singh was, is irreparable and I feel sad when I find his seat vacant 
and I miss that charming personality with a cheer on his face which never 
got ruffled in spite of the many difficult positions which he had to face.
I have no doubt that the House feels poorer today by the absence of such 
a gem among men as Dr. Lehna Singh was.

It is my sad duty also, Sir, to refer to another loss which we have 
sustained by the death of Sardar Gurbachan Singh, Parliamentary Secre
tary which took place in January 1951. By his death the House has been 
deprived of an esteemed colleague who made valuable contribution to the 
proceedings of this House particularly by his special interest in the bene- 
ficient departments of the Government. We all remember how vehemently 
he used to plead the cause of the people in general and of his constituency 
in particular. He was interested in the development of agriculture and in 
his own district where he occupied the position of senior vice- resident 
of the Ferozepore District Board, he was known for having taken keen 
interest in the welfare of the people in the rural areas. Even though he 
belonged to a rich and aristocratic family and owned big landed property 
yet he was a friend of the tenants with whom he was always found willing 
to share his fortunes.
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Mahant Prem Singh was a religions man and has done a great deal 
for the educational uplift of the backward classes, particularly amongst 
the Sikhs. He was a social reformer and preached the giving up of social 
vices. He belonged to @ujrat District and served the refugees whole 
heartedly. The Labanas, which is an important martial tribe in the 
Punjab, considered him as their spiritual and temporal leader. He was 
greatly respected by the Sikh community.

In the death of Shri Khurshed Lai, Deputy Minister for communi
cations, Government of India, at the age of 48, the country has suffered a 
^reat loss by the sudden end of a distinguished and promising career.

Shri Khurshed Lai was elected to the Constituent Assembly in 1946 
and appointed a Deputy Minister in October 1948. He took active part in 
the national struggle for freedom and suffered greatly for the country's 
cause. He took an active part in civic affairs of his home town Dehra Dun 
and was chairman of the Municipal Board for a number of years, during 
which period he worked greatly for its improvement.

As Deputy Minister for com nunications, Shri Khurshed Lai distinguis
hed himself as an able administrator. He made his mark in the Indian 
Parliament where he was very popular with all sections of the House.

I am not able to get out from this sea of sorrow, Sir, having 
made the above references, I deem it my sorrowfull duty to refer also to 
the death of another eminent Indian of Gandhian era that great self-less 
and devoted social worker, Thakar Bapa. He beloged to that great line 
of men who devoted themselves to the service of cause which was nearest 
to Ganbhiji’s heart. Thakar Bapa belonged to that section which regarded 
it as their duty to get on to the task which their Master would ask 
them to do. To him was allotted the most difficult task of the uplift of 
that section of the community whom we wrongly called as the untouch
ables. Simple, sincere, and devoted Thakkar Bappa, under the adivce 
of his Master took up that task and did it with the greatest devotion all 
his life so that this blot of untouchability may be removed for ever from 
the face o f India. He served the humble and the meek and by his own 
inspiring personal example dutified the glow of the light of his Master. He 
went from village to village and from place to place asking successfully 
the people to give the right of living as equally respectable people to 
those whom their greatest friend Gandhiji called as the Harijans. His 
devotion to the cause andthe great contribution he made wouldbe remem
bered with utmost respect and admiration. v His life and work would
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remain as a shining light and guide to those who have the good fortune 
to work in the rather glamourless sphere of social work.

Sir, the country has suffered a great loss in the death of another Leader 
Shri Aurovindo Ghosh, the sage of Pondichary. A man of action deeply 
read in Western literatme he imbibed in him the best of East and West. 
Among the older generation he is still remembered as a great fighter in the 
cause of India's freedom while during his later years though he left the 
political field and devoted himself to the study of philosphy, yoga and 
religion he left his mark on the contemporary thought. He was one of 
the greatest philosphers of modern times and visualised a new world which 
was about to be born soon. He was a great Indian and was held in esteem 
by all his country men.

Sir, I beg to move:—
That the Assembly be adjourned as a mark of respect to the mem

ory of ;—
The hon. Sardar Patel,
Shri Khurshed Lai,
The hon. Dr. Lehna Singh Sethi,
Sarbar Gurbachan Singh,
Mahant Prcm Singh,
Shri A.V. Thakur and 

; Shri Aurovindo Ghosh.

I also request that you may be pleased to convey a message Of 
cond@lence on behalf of this House to the bereaved families of these 
personalities.

Mr. Speaker. Motion moved:—

That the Assembly ba adjourned as a mark of respect to the memory of ; 
The hon. Sardar Patel,
Shri Khurshed Lai,
The hon. Dr- Lehna Singh Sethi, \
Sardar Gurbachan Singh,
Mahant Prem Singh,
Shri A. V. Thakur and 
Shri Aurovindo Ghosh

Shri Bhim Sen Sachar (cx-M ember West Punjab Assembly 
representing Lahore City, General, Urban); I beg to offer my tributes to 
the memory of the departed seven souls that have been taken away from 
our midst. Sardar Patel died full of honours, in the zenith of his worldly 
gJories. He will be remembered for all times as one of the greatest makers 
of modern India. He was a fighter all his life and he fought the battle of 
India’s freedom ip a manner all his own. He was the first to make the

(1) 18 PUNJAB LEGISLATIVE ASSEMBLY [28th February, 1951



(1) 19REFERENCE 10  THE DEATHS OF SARDAR PATEL, SHRI 
RHURSHED LAL, DR, LEHNA SINGH SETHI, SARDAR 

GURBACHAN SINGH, MAHANT PREM SINGH, SHRI 
A. V. 1HAKUR, AND SHRI AUROVINDO GHOSH.

British feel the 'strength behind India's demand for freedom. We have 
known Sardar Patel when he was introduced to us politically as a success
ful Barrister. We are told how boisterous he used to be as a practising 
lawyer and even then the great traits of character which later on came 
to be reconed as one of the greatest assets of the country were seen in play. 
Even then he dominated all situati )ns wherever he was. His task, if I 
may say so, was a task of those great men who are destined to fulfil certain 
specified tasks. He fulfilled his task in a minner which has been the envy 
and the glory of the greatest of people that have come to live on the face ©f
this world. History w illreori for ah time? the greatest of the mm who 
had been responsible for bringing I i ita together and convalidating Us 
position. He was known to the public life through Mahatm i Gandhi aid 
the greatest compliment that can go to him is that Mahatma Ji planned 
and he executed and the task which wa? left incomplete by Mahatma Ji, 
he took upon his own shoulders to complete.

Shri Thakkar Bapa was another public worker who had devoted his 
life working for the country along the lines laid down by Mahatma Ji.

Shri Khurshed Lai was a persona! friend of mine. He was a gentle
man known for his qualities and as Deputy Minister he had made his 
mark. He was one of those who fought the country’s battle for freedom 
and acquitted himself with courage wherever he was.

Shri Aurovindo Ghosh’s disappearance from the scene is a void which 
will remain unfilled.

Nearer home we are poorer by the death of our esteemed colleagues 
whom we do not see in this House.

I personally know what Dr. Lehia Singh did after the partition, The 
manner in which and the courage and devotion with which he undertook 
to perform the difficult task of evacuating those who were left behind in 
Pakistan was unrivalled. His work as a Minister is well-known and there 
cannot be a greater proof of that in view of the fact that he died in 
harness.

Sir, Mahant Prem Singh was a most conscientious gentleman who 
is no longer in our midst today. He was a quiet worker and did not want 
any sort of show.



(Shri Bhim Sen Sachar)

With Sardar Gurbaehan Singh I had occasion to work in a number 
of Committees and I can siy from my personal experience that he was a 
perfect gentleman simple and unassuming. He distinguished himself in 
the sphere of his activities as a membei of the district board, Ferozepore. 
We all miss him greatly in this House.

Sardar Par tap Singh (Amritsar, South, Sikh Rural) (Punjabi): Sir,
one’s heart is overcome with grief when one thinks of the sad deaths of 
all these personages especially Sardar Patel who had made it his life 
mission to raise the fallen Bharat to its pristine glory and to guide its 
fortunes to a glorious future. His departure just after three and a half 
years of the achievement of independence is a tremendous loss to our 
country. The Sardar began to shine like a bright star on the political 
firmament of India after the Bardoli Campaign. It was then that he 
demonstrated his great love and sympathy for the peasants and organised 
and led them into a great movement against the decision of the Britsii 
Government to enhance the iand revenue and ultimately succeeded in 
bending down the imperialist power. It was the masterful lead that 
he gave on that occasion that earned for him the title of ‘Sardar’ . Later 
on, he proved himself in the true sense of the word to be the ‘Sardar’ 
of India.

Sardar Patel cherished a great love for the Punjabis especially after 
the sufferings that they had undergone due to the Partition. Every 
minute of his life he remained anxious that the energy of the Sikhs, for 
whom he had a great regard, because he considered them brave people, 
should not be diverted into wrong channel under the misguidance of 
interested politicians and that they should play their rightful roll in Free 
I adia.

It is generally said that the Sardar was a man of steel will taking into 
consideration his unshakable determination, Himalayan in its strength 
and firmness, non can deny that he justly merited this description. But 
underneath his iron frame beat a heart essentially tender and loving, a 
fact to which wrho had had the good opportunity of coming into close contact 
with him can easily testify. When the Cabinet Mission visited Ind<a, its 

members were under the impression that they would find in Sardar Patel 
who had been the chief organiser of so many agitations and movemenrs 
against the British rule a man full of hatred and spite against the Briti
shers. But to their utter surprise, they found him gentle and sweet-tongued
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beyond all their expectadoin It was then that the Sardar unmistakably 
showed that thou gh he w is a great h iter of British imperialism, he bore 
the British people no malice. It was this large-heartedness coupled 
with unique firmness and fact that nude Sardar well-known all the worl^ 

over. The task that Bismark completed with the aid of sword was accomp
lished by our Sardar without shedding a drop of blood through liis consum
mate tact. Perhaps he had other schemes in his great brain which he 
could not put into effect, yet it will be universally admitted that he 
succeeded in laying solid foundations for building a glorious edifice and 
ensuring a splendid future for his country.

We also deeply mourn the deaths of Shri Khurshed Lai and Dr. 
Lehna Singh Sethi who were near relatives. Who does not know the suffer
ings, both physical and mental that Dr. Lehna Singh had to undergo as a 
soldier fighting for the freedom of his coutry? In fact, we owe our freedom 
to men of the type of Dr. Lehna Singh. His services to the people of this 
State as Minister for Rehabilitation, as General Secretary of the Congress and 
as a sincere social worker deserve to be written in letters of gold. To the cause 
of the rehabilitation of refugees he devoted himself with unfailing zest and . 
absorbing interest till his last breath. He served them and looked after 
ttieir interests at the cost of his health. Above all, Dr. Lehna Singh was an 
embodiment of truth, honesty, and cleanliness, both physical as well as 
mental. The whole of the Punjab has suffered a grievous loss through his 
death-

Mahant Prem Singh was really an angel. He spoke less but he' had 
a heart which was full of love for every body. He rendered a yeoman’s 
service in uplifting the Labana community and I think that these people 
hive suffered an irreparable loss. Thakur Bapa devoted his life to the 
cause of the Harijans. His work will guide us like a becon light for all 
time to come.

Sardar Gurbachan Singh was an unassuming and a straight-forward 
representative of his constituents. He had an earnest desire to make the 
district board of Ferozepore a model district board.

Sir, I honestly feel that these gentlemen who have left us for ever 
have done so much for us, for our country and for our Province that it is 
not possible for us to show our gratitude in words. They preached love
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and unity and warned us against the dangers of conflict and discord. May 
God give peace to these departed souls.

Chaudhri Suraj Mai (Hansi, General, Rural) : Sir I associate myself
with the tributes paid by tho Leader of the House and by other hon. Mem
bers to Sardar Patel and other illustrious sons of our motherland whose los6 
we have sustaind I had occasions to meet Sardar Patel a number of 
times and 'was always struck by his ability and straight-forwardness 
which convinced me that the title of ‘Sardar’ was rightly given to him. 
He was a born leader of men. He was the son of a soldier who 
had fought against the British during our first fight for freedom, the.so- 
callei Mutiny. Coming as he did from the peasant class, h£ had all the 
qualities of head and heart which make men really great. At the time he 
was a Member of the Coalition Cabinet at the Centre along with the 
Muslim League, I happend to go to Delhi where I met Raja Ghazanfar 

Ali Khan who also was a Miniter in that Cabinet. We had discussion 
about the working of that Ministry and I was wonder struck to hear from 
Raja Ghazanfar Ali Khan who was a great opponent of Sardar Patel 
that the Sardar was by far the ablest administrator of the time We need
ed him most at the moment because there are in fact very few adminis
trators of his calibre and ability. Our loss is irreparable. Sardar- Patel 
had always been very sympathetic towards the backward and the ruraff 
classes and we had very great respect and regard for him.

Sir, besides the hon. Sardar Patel we have lost our dear Friend Dr. 
Lehna Singh Sethi. He always struck me as the most sincere and the 
most unassuming Member of the House. He always took keen interest in 
the refugees and silently worked for their betterment and felt for them 
After becoming a Minister in this Government he got a better chance to. 
work for the refugees as he had the portfolio of rehabilitation. People of 
the State had very high hopes about him but cruel hand of death has sna
tched him from us so suddenly.

In Sardar Gurbachan Singh we hrve lost a mm who had always 
been fighting for the zamindars and the rural people. He was a man who, 
although, did not go about much, yet, always stood for the rural classes 
and fought for them in the House. Sir, men like Sardar Gurbachan Singh 
and Mahant Prem Singh, who have left us, were a great asset to the House 
and I feel that their loss is a loss not to this House alone but to the State 
c.5 a whole. Mahant Prem Singh was an old colleague of ours. He was a
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Member of the last Assembly also. In him I found a man who was 
always prepared to work for the good of the people of the Province.
About Shri Khuished Lai and Thakkar Bappa I do not know much perso
nally and am, therefore, unable to say much about them.

In the end I whole-heartedly associate myself with the feelings and 
lsentiments expressed by the hon. Leader of the House and other hon. 

Members of the House, for the departed souls.

Minister for Labour (The hon Shri Prithvi Singh Azad) (Hindi) 
Sir, I feel like quoting a line from the holy Shastras which is as follows;

sra ffqram :

(With the heart even undaunted one should discharge whatever duty 
comes to him)

\

It means that when one is performing his duty, he should not be 
afraid of any thing in this world I Think that if a man ever acted up to this 
ofty principle, he was our most revered leader Sardar Patel. Where Sardar 
Patel is so well known for the great services he has rendered to the cause of 
the country as a whole, he is equally well known for what he has done in the 
social field by way of uplifting that appreciable part of our population which 
goes by the name of the Scheduled Castes or the Depressed Classes. No 
doubt Gandhiji spent the whole of his life in finding out ways and mean - 
for securing a proper place for the Harijans in the social and political 
life of this country, but if I think aright, it was given to the great Sardar 
to give practical shape to the programme of Mahatmaji to a considers 
able extent after the achievment of our independence. It was in August 
1950 that the Sardar said in a speech that the remainder of his life was to be 
dedicated to the Harijans so that they were enabled to find their proper 
place in our society. He took practical steps to achieve this end. He 
agreed to become the chairman of the Minority Committee which was set 
up to protect the rights and interests of the Harijans and other minorities 
and did that memorable work in this direction which is sure to find a 
very prominent niche for him in the great temple of the great men o* 
the world. He was a true follower of Mahatma Gandhi and it was with 

his zeal and love for the depressed people that he worked his hardest to 
secure Ihe social and political rights for the down-trodden.
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In December last when Sardar was thinking -of leaving Delhi, some 
leaders gathered around him. The words which he spoke at that time 
show that he was really a great leader and protector of India. He spoke 
about the pledge he had taken before Gandhiji for the uplift of 
workers, peasants and Harijans. He expressed his sorrow that he could 
not complete this work in his life time. He said that if it was true that 
a man was reborn after death, he wished to complete his work in his 
next life. This will show that Sardar Patel lived and died for those people 
who are generally neglected by the society and get little help from it. 
We usually speak of the great part played by Sardar Patel in the struggle 
for independence and of his magnificent achievements in the field of conso
lidation of the country. He is sometimes compared with Bismark of 
Germany. In my opinion this true disciple of Mahatma Gandhi worked 
like Chanakya in bringing about the union of over six hundred states 

scattered all over the Country. Acting on the ideals of Mahatma Gandhi, 
he raised the backward classes to the level of humanity and thereby 
stcengthend the country to a very large extent. I join the House in 
paying tributes to the memory of the great Sardar.

In the resolution before the House, there is reference to the death 
of another eminent social worker, viz., Shri Thakar Bapa. He did not 
occupy a prominent place in the political field but had devoted himself 
to social service for the last over half a century. He worked among those 
people whom others have generally neglected. He worked among Bhils, 
Gonds and such other backward t-ibes and tried to bring them at par 
with other people. A short while before his death, he submitted his 
report to the Government regarding Adit â is and made seveial suggestions 
for their uplift. We can never forget a social worker like Shri A.V. 
Thakur who lived all his life on Gandhian principles. It will not be 
possible to fill the void created by his death.

Then, Sir, another gentleman who recently departed from amongst 
us was Dr. Lehna Singh Sethi, who occupied an important place in this 
House. He had been keeping indifferent health for sometime past but 
he paid no heed to it and devoted all his time in the discharge of his 
duties. Though suffering from heart trouble he spared no pains in 
serving his countrymen. The loss caused by his death to the Government 
and to the State Congress can never be made good. ^

Shri Khurshed Lai Seth, who also passed away recently, belonged 
to the Punjab. He spent the major part of his life at Dehradun, where I 
had the good fortune of spending my childhood near him. I learnt
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most of the things of my life from him. He taught me the value of 
working in social field. I know how he was always busy serving the 
people. Later, when he joined the Central Government, he devoted himself 
completely to his official duties. The loss caused to the country by , 
the passing away of a man like him is re'ally irreparable.

Then, Sir, we have lost Sardar Gurbachan Singh and Mahant Prem 
Singh who were Members of this House. The latter was a representative 
of the backward classes for whose uplift he did real work. We can never 
forget a sincere and unassuming worker like him, because it will not be 
possible to fill the void caused by his passing away.

Before resuming my seat, I wish to make an appeal to the hon. 
Members of this House. All of us wish to pay our humble tributes to 
the memory of Sardar Patel who did not forget our * State even for a 
single moment in the whole of his life. He was always thinking about 
our problems. Even during the days of his illness he devoted a great 
attention to our State. The, Leader of the House and other hon. Members 
know perfectly well that he was always concerned about the difficulties 
faced by our State and was anxious to see us surmount all these succesfuliy.
I can tell the House that if Sardar Patel were not at the Centre, the 
boundary line dividing the East and West Punjabs would have been different 
Tom what it is now. He attached great importance to the Punjab and 
at the time when we were passing through a very difficult period he 
was constantly worried about us, and was most anxious to see the 
restoration of normal conditions.

No doubt, we are grieved at the loss of the Sardar, because he had 
high regard and consideration for the Punjabis in his heart, and we are 
paying our tributes to his memory. But mere words cannot serve any 
desirable purpose. According to the teaching of Holy Gita the soul never 
dies:-

5? r̂qf snfarfa :
According to this Sanskrit* Sloka, the soul remains alive and watches 

us from above. It sees what I do and what others do. It is, therefore,
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important that we should try to lead the nation on the lines on which that 
great disciple of krishna, the loin-cloth wearing Mahatma wanted to take it 
for its prosperity and happiness, because his soul is even now watching us. 
The condition of the people would not have been so bad if the Sardar had 
been living today. I, therefore, submit that the people who are paying their 
tributes to the memory of the Sardar today, should try to follow in his 
footsteps to take the country on towards prosperity and happiness. With 
these words, I associate myself with the reference made by the Leader of 
the House.

V

Shrimati Shanno Devi S3hgal. (South Eastern Towns, 
General, UrbanJ (Hindi): Sir, we are today mourning the loss of Sardar
Patel who spent a great paid of his life in the service of the country. At 
this time when India needed the services of the greatest as well as the 
^umblest amongst us, the Sardar is greatly missed. The hon. Members 
who have preceded me have expatiated over the later part of the life of 
the Sardar. But I want to s ubmit that he got the title of the Sardar 
after a certain stage of his life. While in Gujrat, he was only Bhai 
Vallabh Patel. It was 25 years ago tint I met Bhai Patel. Even though 
I did not meet him very frequently, yet I had the opportunity of meetting 
him scores of times. I don’t want to* waste the time of the House by 
repeating what the Sardar did ia the political field. I want to offer my 
respectful tribute to the memory of that Bhai Patel who had always a 
soft corner for our sisters in his heart. Gujrat where he was born was a 
very backward province in the matt ex of female education and other socia 1 
Activities. He uplifted it. Whenever we had an occasion to contact him in 
connection with some social v/ork, he gave us his attention immediately. I am 
reminded of an incident of 1930, when I was engaged in service of the Kan- 
nya Mahan Vidayala. Jullundur. I wanted to take the help of every national 
leader in this connection. It was in the middle of 1939 that I requested the 
Sardar to deliver the convocation address at the convocation of the Kannya- 
Mahan Vidyala. He promised to do so. But then it so happend that the 
same year he was elected the president of the All Indi i Congress. I want to 
tell my brethren that the Sardar was a man of his word and he lived 
upto it. This was the greatest trait of his character. I think there were three 
personages responsible for the making of the Father of the Nation, Mahama 
Gandhi. They were,firstly, the late Mahadev IOesai, secondly Shri Mani Lai 
Kuthari and thirdly the late Sardar Patel. When I met the Sardar at the 
Karachi session of the Congress, he told me that he had not forgtten his 

- promise to me. Although he could not himself come, he sent Shri Kuthari
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for delivering the convocaton address. At this stage, I must confess that 
we are actuated by selfish motives when we mourn the loss of the Saidar. 
There is a proverb in Pimjabi that nobody weeps for the loss of his mother 
but for the lass of benefits accruing from her.

sr fu r  ^  C

3*1 *  r-€> w V  g , §  ? £  »HM§ <*H» I  I

We miss the Sardar today because he was a great sympathiser of the 
Punjabis. In spite of his being a great national leader, he had a place in 
Ids heart for the Punjab and its people. I do not want to contradict 
this view of my lion. Brethren.

I just want to submit that if we are convinced that the Sardar was 
a.sympathiser of the Punjabis, we should change and acquire the strong 

determination he always exhibited. We should, also, acquire his other 
good qualities. His good qualities were many and I don’t find myself ca
pable of detailing them. The late Sardar Patel was a man of iron w^l
and strong determination. What he willed, he pursued relentlessly and
steadfastly. We should, therefore, learn to be steadfast like him.

\
Had we followed Gandhi-ism in its true sense there would have been 

n o partition of India at all. f  know Shri Tbakur Bapa since long and 
got ample opportunities of meeting him. He was an honest and selfless 
worker.

'Sir, here I wish to make reference to the sad demise of Shri Aurovindo 
Ghosh. He was one of those top ranking personalities who brought about 

' a revolution in the thoughts of his>country.men. At such a time when
the very name of an English min made an average Indian tremble in 
his shoes, this great personality inspired him to be bold in thoughts and 
actions. He believed in Bhakti and Shakti. He was in fact, a great 
revolutionary of his time. Every breath of his was spent in the service 
of Motherland. Sir, it is a matter of great sorrow that we have lost 
four eminent Punjabees at the time when their services were so badly 
needed. One of them was Shri Khurshed Lai. I knew him for the last 

'  fifteen years or so. His wife was one of my students at Ferozepore. As
such I came into an intimate contact with her. She is a gentle lady 
of good habits and sweet tongue. She has so often discussed with me 

various affairs of the country and the Congress. We talked of matters
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concerning our national life. About six years back when we met she 
narrated at length the manner and means by which various people had 
recently arisen to high posts of power aud authority in the country. At 
that time she little knew that Shri Khurshed Lai himself, by dint of his 
brilliance would soon rise to a position of eminence. She did not then 

know that her husband was destined to play an eminent part in the affairs 
of our country. Durihg the short span of six years we Have seen how 
this great Punjabee made his mark. Put alas, who knew that the end 

would be so soon. One cannot know beforehand what fate has in store 
for any of us. In my opinion he was one of the remarkable personalities 
of Punjab. During the last five or six years he became a member of the 
Indian Parliament and rose to the position of a Deputy Minister. It is 
beyond my power of expression to find words for paying a tribute worthy 
of the high character and attainments that were his.In the Parliament Shri 
Jawahar Lai Nehru and Shri Kidwai spoke of him in words which I need 
not repeat but which expiess a ccmplete appreciation of the character 
which he possessed. May his soul rest in peace.

Another great Punjabee who has left us is Doctor Lehna Singh Sethi. 
He used to. sit with us here on these very benches. At first he used to 
sit on this side and later on he was selected for occupying a seat along with 
other hon. Ministers. As a Member and also as Minister we have seen 
that he always spoke in a tone which was soft, gentle and full of sympathy. 

He was an honest and hard working public man. We can say that on 
r ccount of his character and hard work the services which he rendered 
to this Province were really great.

Sardar Gurbachan Singh was one of us. He became a Parliamentary 
Secretary. We often met him and found him an honest servant of the 
people. The people of Ferozepore loved and admired him. He served 
them with all his energies. In him we have lost a true public worker and the 
State of Punjab has suffered a loss on accont of his untimely death.

Before I resume my seat I have to Say a few words more in this 
connection. I wish to draw the attention of the hon. Membes to the fact 
that no one can foretell what is in store for any of us. Tod ly one cannot say 
what is to happen tomorrow. All of us have great aspirations and plans 
for the future. But who can say whether one will be able to su rvive to 
see even the next October Session. How many of us and who will go
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tomorrow nobody knows. The intricate philosophy of life and death 
has, as a matter of fact, a sobering effect upon the spirit of man. Today 
we are here to condole the passing away of seven eminent persons. We 
have already related same of the services which they rendered to the 
country during their life time. If we rise above parties and persons and 
try to grasp the principles which they followed, we can also make a 
shortlife us. fill to the country and-humanity at large. On the other 
hand if we do not learn a lesson from their lives we won’t stand to gain 
anything and our lives and activities will be of no use. I again appeal to 
the hon. Members to follow in the footsteps of those who laid down their 
lives in the service of their country It is only by doing so that we can 
make our lives sublime. Shri Jawahar Lai Nehiu has also stated that our 
endeavour should always be to follow high ideals and work in 
pursuit of noble principles. With these words I resume my
seat.

Sardar Swaran Singfi. (Juliundur West, Sikh, Rural): Sir, by
the passing away of Sardar Patel, India has lost a great man, a foremost 
leader and a firm administrator. As a man, Sardar Patel was very affect- 
tionate though he had the rare quality of saying things straight in the 
face of the people. It is not an easy task and it somewhat herders on 
unpleasantness but the greatness of a mm in Sardar Patel was that he 

had the courage, he had the capacity an 1 he had the background and experi
ence to say even unpleasant things. It was for this reason that he was a 
somewhat misunderstood personality during his life time. But beneath 
that straight-forwardness and direct approach he had a very affectionate 
heart. I have seen him melting into tears when he the heard misery of the- 
people particularly during the 1947 disturbances. Whenever weeping and 
wailing refugees came to Sardar Ji, whenever ladies in their difficulties 
approached him, whenever any individual told him his hardships, diffi 
culties and sorrow, the heart of Sardar Ji always melted and tears flowed 
jom his eyes. That was the man iu him. As a leader he had the rare 
quality of inspiring confidence amongst those who looked up to him for 
guidance. His appreciation of the situation whether on the home front or 
on the political side of the various problems that confronted the country, 
was always correct. He Was able, by his experience, by the breadth of
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his vision and by the huge magnanimity of heart, to grasp the problems and 
to give a correct lead at the correct moment. There was a great decisive
ness about his leadership. He was a leader who never minced matters 
and what is more striking about his personality is that he was a man of 
very few words. Every word that he uttered was thoroughly weighed, 
each sentence that slipped out of his lips meant volumes and it was for 
this reason that whenever he spoke and whenever he talked of home 
affairs and whenever he talked of our relations with Pakistan and when
ever he had anything to say about the international situation or about our 
relationship with Great Britain before our freedom or after it, he contri
buted a great deal towards the crystalization of matters and formulation 

of correct policy. I remember hiving attended a very controversial 
meeting at which he \yas present and which lasted, from 10 in the morn
ing till 4 in the evening. Representatives of both India and Pakistan 
including the two Governors General of the two Dominions and the Prime 
Ministers attended that conference. A lot was discussed in that meetin 
and many problems were thrashed out concerning evacuation and resto
ration of law and order. It surprised everyone when they found that

%
Sardar Ji had not uttered a word till two or three minutes to four. We
had to dispurse at four and it was a surprise to all of us when two or three

\

minutes before four came the thundering voice or Sardar Ji. He said ‘I 
have been feeling that all of you have been discussing a futile matter, 
j  feel that the conditions in Pakistan are such that it will be impossible 
for Hindus and Sikhs to stay there” . We have discovered that what is 
said was cent per cent true. That was the leader in Sardar Patel. By 
the loss of Sardar Patel we have lost a great personality, whose presence 
amongst us all was so very necessary for stabilizing the affairs of our 
country which had emerged after centuries of slavery into a free country. 
We have problems in our country which required guidance and straighten
ing out by a person of the stature of the stability, of imagination and of 
the determination of Sardar Patel who had alreidy set the things on the 
right lines. On the home front internal problems were such that required 
not only being dealt with on an administrative level but which required 
solution by tactful handling. Sardar Ji’s method and Sardar Ji’s role in 
straightening out these home affairs were really remarkable. If our Prime 
Minister Shrijawahar Lai Nehru can today be counted as the foremost \ 
international, figure, then towards the shaping of that personality Sardar 
Jibs werk on the home front was of equal, if not of greater importance. It 
was Sardar Ji’s broad shoulders which took upon themselves the heavy
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responsibility of keeping the house in order and affording the Prime Minister 
leusire and imagiation to tackle the ifiternational affairs. Both of them were 
complementary to each other and the position of India was rising higher and 
higher by the co-operation of these two great personalities. Sardar Ji is no 
longer with us and it is moment when we should show determination and set 
our hearts and gird up our loins for the solution of those intricate problems 
which Sardar Ji had taken upon himself to solve. The loss is great. 
The void is such which cannot be easily filled. But that is no ground 
either for despair or to feel any despondency. It is in such moments of 
trial that the character of a nation is judged. It is by showing discipline 
and by contribution of constructive thought that we can really justify the 
leadership of Sirdir Ji which was given to us for such a long period 
and at so much sacrifice to his own person.

Coming nearer home, Sir, the loss of Dr. Lehna Singh is indeed 
great to our State. He set himself t> the task of amelioration of the 
difficulties of the displaced persons with great zeal and devotion. The 
role he played in evacu iting those who were absolutely stranded and 
had no friend and counsel in far off corn )r of Pakistan has no parallel. 
Many times even when he had no escort he undertook great personal risk 
and went to the farthest end of the districts where any Hindu or Sikh 

• individual or families wanted his guidance and help. The greatest
thing in him was that his approach was realistic. In many difficult 
situations or for solving intricate problems when many people are prone 
to take a theoretical view, Dr. Lehna Singh by his experience and by his 
sincerity brought about a touch of reality. In many controversial 
matters he had his own clear-cut ideas and had his owii suggestions to 
make whether those were liked by his friends or not. Such qualities 
combined with a spirit of sacrifice and sincerity are great assets in public 
life. The public life of our State is poorer by the passing away of Dr. 
Lehna Singh.

Sir, Shri Khurshed Lai both in Parliament and as a Minister of 
State contributed a great deal and was source of great help for running 
the fairly difficult Department of Com nunications. He had set himself to 
the running of the entire department and his boss in Cabinet was spared 
a good deal of routine work. It was really surprising that in addition 
to looking after his department, he found time and ungrudgingly gave 
his attention to Punjab whenever we 'made a demand on him. He used
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to move about in various parts of India with great rapidity. With the 
mobility about him he associated himself with all sorts of activities for 
betterment of the people and the country.

The loss of Sardar Gurbachan Singh of Ferozepore and Mahant 
Prem Singh is to all of us a personal lass. Sardar Gurbachan Singh was 
a practical type of man. He ran the affairs of the District Board 
of Ferozepore with great enthusiasm. He was the Vice Chairman of the 
District Board of a huge district- like Ferezepore. One great quality 
in Sardar Gurbachan Singh was that whenever he set himself to public 
work, he did it wholeheartedly even at the expense of his private work, 
One would always find him in a small chabara in a lane in Ferozepore. He 
used to work day and night looking after the affairs of the District Board 
and other rural matters. He associated himself with the administration 
for a large number of years. In matters like Irrigation, Agriculture, 
Co-operative movement and local bodies, he always took personal interest 
and had constructive suggestions to make. In the House itself, Sir, you 
muit have noticed that he was a Member of a numb:r of Committees 
which were constituted by the House or ' by the Government. He took 
a great deal of interest in the various matters connected with those 
Committees. In his sad demise, the State as a whole and the House 
in particular has lost a practical man who made valuable and constructive ' 
suggestions in the various problems that faced us.

Mahant Prem Singh, Sir, was a person who had contri bided a 
g rest dfel to the public life of the Province. For about last fifteen or 
sixteen years he was a Member of this non. House. During this period he 
had whole-heartedly set himself to the task of educational advancement 
of his constituents and the people who had accepted him as their eader.
I, Sir, had an apportunity to watch the reverence with which he used to 
be looked upon by his disciples to whom his word was law, and not with
out meaning and not without reason, if I may say so, because he did not 
spare any pains for working fo: t'n  U /a  ic u n  o  of on  w w'n 
looked up to him for guidance and leadership. He had established a net 
work of educational institutions for boys and girls. He financed almost 
all of them from his own pocket or from the collections which were 
showered on him. People had full faith in him and they gave him 
thousands when he wanted money, because they knew that money given
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to him would be used for the right cause. The loss of a leader of this 
type is not only a loss for their followers but also to the public at large.

I whole-heartedly. associate myself with the resolution now before 
the House and I join in the feelings and sentiments expressed by the hon. 
Leader of the House and other hon. Members and feel that this is 
really a moment of great loss to us, the State and the country.

Sardar Bachan Singh; (Ludhiana Central, Sikh, Rural) 
(Hindustani); Sir, the wars of liberation have produced great men. For 
-centuries India had been under the domination of the foreign rule and 
had thus been subject to a very ignominious and a very humiliating 
position. But today the position is quite different. Now we are a great 
nation in the eyes of the whole world. Now the whole world holds us 
in high esteem. All this has been mainly due to the fact that the last 
30 years, during which period we gave a tough fight to the foreigners, 
who dominated us, for the attainment of our country’s freedom, have 
produced great men of high calibre and intellect. Sardar Patel was one 
amongst those personalities. He was a brave fighter in the freedom 
struggle of his county. There were innumerable virtues in him and 
days and not hours would be sufficient to recount those. The redeeming 
feature of his virtues was tint he wis thubnvest amuugst all the warriors 
in the freedom struggle of his country. As a mutter of fact India has not 
produced so far such, a determined fighter of the highest magnitude. The 
redeeming fe iture of this grout tighter of our country’s freedom was 
that he was a terror even to the foes of his followers. As a matter of 
fact he was a unique peronulity in s » far as his very mm3, under which 
his followers sought protection and thus considered themselves safe and 
secure, was a terror to their enemies

The battle fought by Sardar Patel in his country’s freedom struggle 
is a very lengthy episode. John Gunthar has pointed out that this solid, 
firm and unshakeable “ Man of Iron” in the beginning of his career as 
a criminal barrister, while pleading a criminal case on receipt of a telegram 
about the death of his wife did not make those present in the court feel 
in the least that his life-long companion had breathed her last. He was so 
reserved and shrewd that he read its contents and without showing any 
sign of grief kept it in his pocket and resumed his discussion. The
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Presiding Officer of the court came to know in the evening that Sardar’s 
belove'd wife had passed away and that the telegram which he received in 
Ins court while, pleading, his case was about the same sad happening. This 
is how this Iron man had the strength and courage to bear the sad news 
regarding the death of his life long companioij, his beloved wife. There 
can be very [few persons of such a sterling type in the whole of this 
world. These sterling qualities which we’ find today in Sardar Patel 
had already been found by John * Gunthar and other foreigners about 
a decade ago who had already expressed themselves fully in apprecia
tion of such virtues of the highest magnitude. I have found that in our 
country everybody irrespective of his being his friend or foe was extremely 
grieved to hear the sad news about his death. People who fully subscri
bed to his policy_ and also those who disagreed with him have equally 
heard with deepest regret the news about his passing away. A sa matter 
of fact everybody is proud and has much to say in appreciation of the 
sacrifices and services rendered by him for the goo i of his country.

Sir, the great men like him are rarely born in this world — the 
men who change the course of life of their nations. By the death of 
Sardar Patel a great void has been created in the life of our country which 
it would be extremely difficult to fill. Although I did net fully approve 
of the policy pursued by him during the last days of his career but when 
I heard of the tragic news of his death I was greatly shocked and felt 
that his death was a terrible blow to India. I have a great rev
erence for him now after his death that I had for him during his 
life time. Everybody now feels that if he were alive he would have 
steered clear the ship of India through the heavy storms that are facing 
the country these days. He was a man of indomitable courage and was ever 
prepared to face any danger to accomplish his object. I am of the view 
that every adventure is attended with risk and we cannot expect to 
achieve anything great unless we are willing to take risks. Sardar Patel 
was endowed with this great virtue and always took great risks on bold 

enterprises an:l in the end won laurals for himself. Everybody in India 
is smitten wu’th grief and feels that a gap which has been created by his 
death will ever remain unfilled. Sardar Patel had made valiant efforts 
in the cause of unification of India and had earnestly endeavoured to 
implore the condition of law and order in the country but unfoitu- 

nately he could not see for himself tl e fruits cf his labour. In fact he
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had taken all those aspirations to make India strong with him. As 
e is now no more with us to gui le us in our affairs, the responsibilities 

have now devolved upon us and we will have to consider seriously how 
we can go forward with the solution of o m problems and difficulties. I 
think there is a need for forging a united front to accomplish a great 
task of rebail ling th a life of oar State aid we will have to pursue this 
task with the same zeal and determinitxi with which we fought against 
the Britishers in our struggle for freedom. If Sardar Patel were alive 
he would have tackled vigorously with our problems. By his death we 
have suffered a heavy and irreparable loss. I would say that the 
geratest pillar of our strength and stability has fallen. India
has lost one of his noblest sons who had made^ great sacrifices 
m the struggle for freedom. We have lost in our Sardar a jewel and this 
loss in this critical period is a great tragedy. When Indian hisory is 
written, the name of Sardar Patel will remain immortalised and his life 
and the courage with, which he fought against heavy odds to uplift the 
nation will be the object lesson for us. We should all try to follow 
h:s shining example and should be prepared to make big sacrifices in 
the cause of our nation. It is only in this way that we can fill the 
vacuu n that has been created by his death. I hope that in this vast 
sub continent many great men like Sardar Patel will bo born who bys 
their strength of character will lead their countrymen to march toward 
progress.

So far as Dr. Lehna. Singh Sethi is concerned, I must say that I 
have had the privilege to work with him in close association for a number 
of years. We were both members of the congress, Dr. Lehna Singh was 
senior to me. I know that Dr. Lehna Singh Sethi continued to show grea} 
affection and regird fo; me e/en after I hid left the Congress Organi

zation. He was an active member of the Congress and commanded great 
respect from all sections of the people. I remember when the congressmen 

swerved from their duty he showed indomitable spirit to put them along the 
right path. He had a soft corner for the p >or and served them till his last 
breath. Lie always helped them out of their difficulties. The whole-hearted 
application to the work entrusted to his care was beyond praise. The 
strain of work told heavily on his health for which he did not care 
a jot. I had gre_it admiration for the qualities of his head and 
heart. He died as a poor man as he always proceeded alon* the



(1) ?6 PUNJAB I.PGISTA7IVE /  i: ,QI MFLY iFFth Febiuary. 1951

(S. Bach an Singh)

path of hoi esty and never lock unch c ech rntage cf his official position. 
It has also been a great shock to is to Jo se cui {Herds like Mahant 
Prem Sirgh and Sardar Gurbachan Sirgh, members of this august 
House. My friends have already paid gU wir.g trilutes to the memory of 
these departed souls. As regards A. V, Thakur Bapa, I would say 
that he was a mighty personality vbo enhanced the prestige of India. 
By his selfless services he had ench-and himself to a. 11 especially the 
poor classes of pe ople. I join rm self in mourning the loss of these 
personalities. But at the same time, I consider that the best way to 
keep alive their memory is to follow7 in their footsteps and in this way 
we will be able to fill the gap that has been created by their 
deaths. I fully support the resolution that has been moved befinore the 
House and suggest that it should be passed.

Minister for Revenue (The lion. Sardar -Kartar Singh) 
(P'L1']gU)\ Sir it b our greatest misfortune that so many noted public 
workers cf cur country have departed fr< m eu midst ever since the 
last scssk n of this Assembly. It is with hearts full of grfef that we are 
mak ng a reference to their deaths. Sardar Patel occupied a distinct 
place amerg the statesmen cf our count]y. No doubt the Congress 
movement produced many great men yet Sardar was one of the 
greatest, the like of whom we shall not see soon.

I have been acquainted with Sardarks career since the time when 
he taught the dumb peasants of Bardoli to raise their voices and agitate 
against injustice and oppression. I have had the .good fortune of being 
an eye-witness to this caompaign. N. body who was not there on the 
spot can form an exact idea of the marvellous hold of the Sardar on the 
peasants and the love and esteem in which he was held by them. No 
doubt lie rendered yecman's services to the nation in its battle of 
independence but perhaps his services to it after the achievement of 
independence are unsurpassed and will perhaps remain so for all time to come, 
No cue did more to consolidate the country’s newly-won independence 
end to establish it on firm foundations. Among those who were called upon 
to govern the country after the attainment of independence, perhaps none 
was a greater master of statecraft and the work of administration than 
the great Sardar. He may rightly be called the administrator par excellence 
of Free India.
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We also deeply mourn the death of our esteemed colleague Dr. 
Lelma Singh Sethi. No Punjabi has in recent times served the refugees, 
the Congress and this State more than Dr. Lehna Singh. He was in the 
true sense of the word the representative of the best and noblest tradition 
of the Congress in the Punjab. Who is not aware of the sincerity with 
which he served the people stranded in West Punjab at the time of 
the Partition? No Punjabi has done more for the rehabilitation of 
refugees than him. His death is a great loss to the House and the Ministry 
and for the refugees his loss is really irreparable. Had he been spired a 
few years more it would have been of immense gain to the refugees. It 
is all the more unfortunate, Sir, that so soon after his death his illustrious 
relative Shri Khurshed Lai should also have passed away. We can 
we'll imagine the sense of loss of the family that had had to lose two of 
its eminent members.

Thakkur Bapa whose death also we mourn today was a great 
champion of the poor and backward people. No one has done more f u 
the uplift of the bacward' tribes such as the Bhils etc.

Mahant Prem Singh, a colleague of ours who is no more with us, 
was a source of strength and inspiration for the people of District Gujrat 
before Partition Till the last b'eath of his life, he continued to 
help thousands of displaced people of his district to rehabilitate themselves. 
His zeal to serve the people remained unflagged till the very end of his 
life. A pre-eminently religious-minded person as he was, he devoted a 
considerable part of his life to the noble task of eradication of social 
evils.

Sardar Gurbachan Singh is a’s3, alas, no m ve ami 1st un Hi wi» 
a sincere public worker as the people of Ferozpore whom he served till 
his end know very well. I had had the happy opportunity of meeting 
him a few days before his death. He told me at that time that h>s 
only regret was that owing to his preoccupation with some personal 
affairs he had not been able to devote himself to public work as before 
for some time past. His one desire in life was that all his time should 
be spent in the service of the people. It has been often observed that 
some people find it very dufficult to speak the truth. About Sardar 
Gurbachan Singh, I can say from personal knowledge that he was a
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man whose mental make-up was such that he found it an extremely 
difficult thing to tell a ]ie and would tremble at the mere thought of 
saying something that might be untrue

The parsing away of all these perse rages has left a deep void and 
a sense of loss in us which we shall continue to feel for a very long 
time to ceme. With these words, Sir, lasseciate myself whole-hearted
ly with the resolution that has just been moved.

Saidar Ujjjai Singh (Ex-Member, West Punjab Assembly representing 
Western Towns, Sikh, Urban;; Sir, the passing away of Sardar 
Patel was the greatest calamity that overtook free India after the loss 
of Mahatma Gandhi. Sardar Patel was really a born leader of men, a 
great soldier and a great organizer in the fight for India's freedom. He 
turned out to be one of the greatest statesmen and administrators that 
history has known. To draw a true picture of all monumental work 
will be the task of the historians but I think that every historian will 
place him in the front rank cf free Indians architects and nation builders. 
As a Unifier of India and one” who consolidated the country his servi
ces ate un-paralleled and the method cf achievement of that task is

also unique.

Although his exterior was a hike rcv§h but beneath that
rough exterior was a kind and affectionate heart. I recollect his great 
services to Sikh community as a member of the Advisory Committee 
of which he was the Chairman. I know, Sir, that but for him and 
the stand that he took, and of course with the valuable support of 
Pandit Nehru, the backward classes among the Sikhs would not have 
got that equality of treatment with other backward classes that they have 
got today. Sir, the Sardar had a mind which penetrated deep into 
the complexities of a problem and he came to quick decisions and 
when once his mind was made up nothing cculd stand in his way and 
check him. Sir, his achievements l ed been due no less to’ his iron will 
and determination than his imagination, sagacity and statesmanship.

The ccuntiy is very much poorer by his less. Panditji and the 
Sardar fam ed an ideal ccmbinaticn for the leadership cf the country, 
Panditji's lofty ideals, his sagacity and his sincerity coupled with 
practical statesmanship of the Sardar gave the u vriry  the light type of
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leadership and guidance that the country nee lad. At this juncture when 
the country needed him most, his loss is u vl oabbFy nibsiraVe and 
irreparable.

About Dr. Lehna Singh, my Fri \uU have already said a g ood dril. He 
was a perfect gentleraii and a quiet and conscientious worker. In the fight 
for freedom he rendered great servise and nude many sacrifices. Since he 
belonged to my home district of Sargodha, I know in how great esteem and
regard the people of that district held him. He enjoyed the confidence ©f 
the refugees and when be be can i Minister for Rehabilitation, the 
displaced persons reposed faith in him, and his sense of duty and devotio13 
to the task stood him in goo 1 steal. We deeply in earn the great loss that 
the people of the State have suffered.

Sir, we feel greatly the absence in our midst of our esteemed 
colleagues Sardar Gurbach in. Sin o: Ferocepcre an 1 M Fault Prem-Singh 
Sardar Gurbachan Singh was a sturdy peasant who devoted his 
whole life to the task of betterment/ of the rural people of. the d s :b :t  
of Ferozepore. He worked for the people of that il.ij i in the House 
as well.

Mahant Prem Singh was a quiet unas.summg gentleman wen c >m n m - 
ded great confidence of the Lab an a rib e. Although he d d not.speak mica 
in the Assembly, tho.se of us wi> knew him can very w ill assess the 
influence that he commanded over his followers by virtue of has 
strength of character. We d *eply mourn the loss that the State has 
suffered.

About Sari khurshed Lai aid Thikur Bappa 1 am not in a position 
go say much as I did not personally come in contact with them But I 
know of the services that were rendered by them to the country* 
Thakur Bappa devoted his whole life to the uplift of the people and 
Shri khurshed Lai did a great work is Deputy Minister of Communications

With these words, Sir, I support the resolution an 1 wholeheartedly 
associate myself with the tributes paid to these illustrious s >as of the 

country.
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Shrimati Sita Devi (Ex-Member West Punjab Assembly 
representing Lahore City, General, Women, Urban) (Hindustani) - . Sir, I think 
we have been very unfortunate during the last few months as some of our 
very able countrymen have been snatched away from us by the cruel hand ' ^
of death. It has already been pointed out by some hon. Members that we 

have lost by the death of Sardar Patel a leader of whom not our own 
country but the whole of the world could rightly be proud. He was 
one of those brave and dauntless fighters who side by side with 
Mahatmaji fought with whole of his might for the achievement of our 
independence. Gandhiji unfortunately died immediately after indepen
dence and the burden of maintaining this, hard-won independence fell 
on the shoulders of this brave soldier o f our country. We are all 
proud to say that this brave soldier had shoulders which were broad 
enough to carry this burden. I shall surely be not guilty of any 
exaggeration if I say that but for the all-out efforts of this great 
man the map of our country would have been much different from what 
we find today. We all know the circumstances we were in immedi
ately after the attainment of independence. As already stated our 
greatest misfortune was that only a short while after our achieving 
independence we lost the leadership of our beloved Mahatmaji. His 
death gave us such a severe blow that we somehow felt that ail 
was perhaps not going to be right with us. But a few days after
we found that our well known Premier Pandit Jawahar Lai Nehru
and Sardar Patel were doing their level best to fill the gap that had 
been caused by the death of the Father of the Nation. These two
beloved leaders of our nation handled the situation as also the #
administration in such a tactful way that they got applause and 
appreciation from every one of us. I have no mind to take much 
Kme of the House in relating the achievements of these two great states
men, but I can’ t help mentioning the well known exploit of our 
Sardar in connection with the Police Action of Hyderabad. When the 
Hyderabad problem cropped up, the whole country became restless.
K  appeared as if we were faced with a very dangerous situation 
and there was no knowing as to what consequences we were to encounter.
Many of us actually thought that Hyderabad must be a very hard nut 
for India to crack but our surprise knew no bounds when we found that 
Sardar Patel had done the needful only in two days time. Such gigantic 
task can be accomplished by extraordinary men and needless to say that 
our leader was possessed of rare and extraordinary qualities

Dr. Lehna Singh our Minister and a great provincial leader had earned
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the admiration of every one in this province. Not only the congressnen but 
even those who hated the Congress were full of praises . for him. Every 
citizen of this State felt and some time in so many words said that if there 
was an honest worker in the Congress ranks, he was Dr. Lehna Singh. He 
was indeed a gem that this organization produced. All I am saying about 
him can very easily be illustrated by the honour that the people 
did him by joining his funeral procession in such large numbers. 
His funeral procession was a genuine tribute that could be paid 
to him, I have hid the honour of working with him during the partition 
days at Lahore and studying him from close quarters. I always found him 
willing and ready to undertake any trouble for his refugee brethren. I hope 
l^on. Members will agree with me when I say that Dr. Lehna Singh was the 
pride of our ministry. He was sacrifice incarnate. People sacrifice ihemse ves 
by offering themselves for the gallows but he sacrificed his life while he 
lived. In his zeal for the service of the uprooted people he neglected his 
health and despite the requests of his friends to take rest he insisted on 
doing whatever he could. He continued to wo^k as a ^Minister not because 
he had any greed for ministership but he did so as lie had an infinite 
love for his people.

I have alsb to pay my tribute to Sardar Gurbachan Singh and 
Mahant Prem Singh. Ever since I have been a member of this house I 
always found them quiet and sincere workers. I knew Mahant Prem Singh 
more closely as he usually lived at Jullundur. He was indeed an 
angel. And as for Sardar Gurbachan Singh he was an active worker 
and always did his best to become a true and honest representative 
of his 'Constituents. - ̂ V

In the same way I wish to say a few words about Shri A. V. 
Thakur, who was a real disciple of Mahatma Gandhi. He did not 
deliver speeches from the platform but devoted himself to constructive 
work on the ideals of Gandhiji.

Similarly, Shri Khurshed Lai, whom I had the opportunity *>f 
knowing when he lived at Dehradun, had a great feeling for the country 
and the people from his very childhood. We cannot interfere with 
the course of nature but can merely express sorrow at the passing away of 
these eminent persons. In view of the difficult conditions through which we 
are passing there is at least one thing which, howeyer, we can surely do.
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We should try our best to emulate those good qualities for which we
are praising Dr. Lehna Singh Sethi, and others If we inculcate those 
virtues, we shall be doing our duty in the advancement of our country. If 
we really feel that our country has suffered a great loss by the passing away 
of these persons, we should at least ct in the manner in which they 
acted. With these words, I offer my humble tributes to the memory 
of these leaders- * *

Mr. Speaker: Hon. Members, it is with a de°p sense of sorrow that
1 rise to associate myself with the fe3ling> expressed by the Leader of 
the House and other members. I can assure you that if I touch briefly 
on the merits and the various aspects of the lives of the departed 
personalities, I will not be lacking in admiration of those persons 

'but I will do sofor the simple reason that the members who have spoken 
had already dwelt no the various aspects and merits of their lives. I find 
that a majority of these illustrious pe«sonalities who have passed 
away were victims of heart failure. The first viictm was one of the 
greatest administrators of India, Sardar Valabhbhai Patel. In him we have 
lost not only an administrator but one of the fqremost and the greatest 
leaders who could make India one of the top ranking countries of the 
world. He was the architect of the present India and during these 3 
or 4 years he had displayed somewhat unparalleled qualities in administra
tion. vome people may dislike the term ‘ruler’ but I think I am not 
wrong if I call him a democratic ruler in the real sense of the term 
of present India. He ruled this country and by his administrative 
capacity he made the Government of this country stable and he divested 
this country of all the disruptive forces which would disturb the peace 
and tranqullility ofany country. We hive lost him but I think 
we will be guided by the example he had set before us.

The other personalities whose loss we mourn is that promising 
young parliamentarian Shri Khurshed I al whose carear has been cut 
short again by that disease of heart failure. I do not know much of him 
but fi om what I can read from the proceedings of the Parliament, I 
can say that he was always ready with his answers and unruffled in 
the replies which'he gave in the Parliament. From the administrative 
point of view, during his period as Deputy Minister in the Government 
of India, he'put forward certain schemes and I am told that much credit 
is due to him for those schemes.
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Then in this House I am trying to spot some members but in vain 
and I am missing them very badly. When my eyes go towards the right 
tpmiss my hon. Friend, Dr. Lehna Singh Sethi. Everyone of us is fully 
aware of his qualities of head and heart. He was the person who during 
he pre-partitioned days, even at the risk of his life, brought thousands 

of persons from that side and save their lives. Those persons belonged 
not only to his own district but to other districts also. When he 
joined the Cabinet, he was given the portfolio of rehabilitation aad 
he devoted himself to this work with heart and soul for the better" 
ment of the condition of those displaced persons. The betterment 
of their condition was a creed with him. Day and night he was 

moving about, hearing their grievances and complaints and trying to 
redress them. He was not only incharge of rehabilitation but he 
was discharging responsible duties in other departments also such as 
Medical department and was taking interest ir the improvement of 
the lot of the common man. A few days bade I happened to preside 
over a conference at the very spot where he passed away and I was
reminded of his last words which the authorities of that school put
before me and I was asked that I should convey those words and 

he feelings that he had for the medical institutions and other
nstitutions, to the Government. Not only is this House deprived 
of his wise counsels but the Congress Party is also deprived of his 
balanced and right judgement in many important matteis. As a
parliamentarian I was always impressed by the replies he gave. Ewn 
his critics* and my friends on my left will admit that he was giving 
to all the supplementary questions direct and factual replies. I was 
always impressed by his replies because I found that there was
sincerity and no quibbling.

As regards Sardar urbachan Singh I knew him for the last 20 
years. He was my distant relation also a*ad a co-worker for nearly 2  ̂
years in the District Board affairs. Whenever I discussed with him 
these affairs I alwa-s found th it his right judgement was very helpful. 
Whenever he had occasion to say something in this House, he used to 
put his vie,vs very ably Without caring for any frown and favour. He 
was a Landlord. When the tenancy question was being discussed he 
came to me and discussed the matter with me. I can assure you
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ihat in these disci,ssiers I fcir.d that Le displayed ir.cst literal and 
breed -rrdrdcd vie vs. We miss him very much.

There was another memb<r cn this side vhem also I miss. -He 
was Mahant Pic ir. Singh. I wculd hke to call him Sant Prem Singh. I 
know that he was dcirg his utrr.cst ter the iplift of his followers.
I mean <pijitral \ plift ret erdy of lv's f( 11cwers tut also < f all his cor.sbti 
tuints. At the time he wrs centering the elections, I asked him 
what was the rersenfer his cc r,t< stirg tl e elec tic r s so keenly. His 
only reply was, If I ;m keen fer tl e iplift cf n y fcliewers spiritually;** 
w lj-jtcu ld  I rebec iry hest to uplift all the people ?” . V

I do not know much so far as the other personalities are con ;̂ • 
cernecl. As regards Thakar Bappa we know that he did a . lot „• 
for the social uplift of Indians as a whole. Shri Aurovindo Cl.cth may he 
called as the Rishi of India, the greatest spiritualist of India. By his 
spiritual teaching and by his Ashrams and Yogas he has raised the 
reputation of India as a whole.

We have lost all these personalities no doubt, but I eypect that 
ve will rot te foiling in our duty to keep them and their achieve

ments in cur beards and to follow the examples they have set before 
us. With these words, I associate myself wdth the sentiments expre
ssed by th'hcn. Members. I expect you to pay your tribute to these
grcat p< ncralities by rising in your «eats and observing two minutes 
silence.

All members stood in silence for two minutes.
Mr. Speaker: Question is:-

That the Assembly be adjourned as a mark of respect to the memory
of ;—

The hen. Sardar Patel,
Shri Khurshed Lai, *
The hen. Dr. Lehna Singh Sethi,
Sardar Gurbachan Singh,
Mahant Prem Singh, /
Shri A.V. Thakur and 
Shri Aurovindo Ghosh.

The motion was carried.
The Assmbly then adjourned till 2 P. M . on Thursday, 
1st March 1951•
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Punjob Legislative Assembly

THIRD SESSION OF THE FIRST PUNJAB LEGISLATIVE ASSEMBLY

Thursday, 1st March 1951.

The Assembly met in the- Assembly Chamber, Simla, at 2 p.m. of the clock. 
Mr. Speaker ( The hon. Sardar Kapoor Singh) in the Chair.

STARRED QUESTIONS AND ANSWERS

DEMANDS OF PUBLIC .WORKS DEPARTMENT a ^
OVERSEERS ETC. *

*2315. Shri Ram Sharma : Will the hon. Chief Minister be
pleased to state :— . .

{a) the details of latest demands put forward by the Overseers 
of the Irrigation and the Public Works Department before 
the Government ; 1 ' * ^

fb) whether any of these demands have been wholly or partially 
accepted by the Government; if not, the reasons therefor 
and the time the Government will take to arrive at a final 
decision in the matter ?

The hon. Dr. Gopi Chand Bhargava :

(a) The main demands of the overseers are detailed below :— . ■;'

(i) Their scales of pay should be increased from 90-5-140/
6-200/7-235/8-275 to 150-10-280/15-475. '

(ii) 50%posts for promotion to P. S. E. II should be reserved
for overseers.
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[Chief Minister].
(iii) Overseers should be eligible for promotion to Executive

rank or higher charges.
(iv) 15 or 20 overseers should be brought on quasi permanent

scale every year.

(v) Uniformity should be observed in fixing the seniority
of various classes of establishment with respect to 
their date of appointment in the department.

(vi) Promotion to P. S. E. II from amongst the overseers
should be made strictly in order of seniority except 
when a man has been debarred for inefficiency or for 
other similar reasons.

(b) The vaiious demands of the overseers as detailed above are 
under consideration of the Government and it is hoped the 
decision will be taken shortly and communicated to the 
Overseers Association.

Shrl Ram Sharma : May I know since when this matter is under
consideration of the Government.

Chief Minister : I do not remember the exact date.
Shrl Ram Sharma : Is it about six months or more that the

matter is under consideration of the Government ?
Chief Minister: It might be about six months or so.

Shrl Ram Sharma : On what stage does this matter stand now ?
Has the Government received the report of the Chief Engineer ?

Chief Minister : The case is now with the Finance Department.
Shri Ram Sharma : Will this matter be decided by the hon.

Chief Minister or by any other Minister ?

Chief Minis Vsr : [ am myself iuchirge of the Finance and Irriga
tion departments.

EXTENSION OF J AS RAM A MIMD3 IN HARYANA DIVISION
*2316. Shri Ram Sharma : Will the hon. Chief Minister be

pleased to state :—
(a) whether the extension scheme of Jasrana minor in the 

Haryana Division is under the contemplation of the Govern
ment ; if so, the proposals prepared by the department in 
this connection ;
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(b) whether it is a fact that the Chief Engineer in his last 
visit toRohtak had assured the Zimindars concerned that the 
Government would consider the scheme regarding the exten- 

, s on mentioned in part (a) above favourably ?
The hon. Dr. Gopi Chand Bhargava :
(a) The scheme of extension of Jasrana minor has been finalized 

and the estimate for the work is under sanction. Rupees
1. 2 lacs have been provided for this work during 1951-52.

(b) Yes.
Shri Ram Sharma: May I know when would this extension

scheme be completed ?

Chief Minister : I think it will be completed next year.

Shri Ram Sharma : May I know how much area of land will be
irrigated by this scheme ?

Chief-Minister : T will inform the hon. Member after making
necessary, enquiry.

ShrfRam,Sharma : When will the work start in this direction ?

Chief Minister : The scheme has been prepared and necessary
provision'hasj'been made in the Budget. The work will be carried out 
after the Budget has been passed by the Assembly.

BANWARI DACOIT.
*2317. Shri Ram Sharma : W ill the hon. Chief Minister be

pleased to state :—
(a) the details about the shooting down o f  Banwari dacoit at 

the hands o f the Rohtak Police;

(b) whether he was resisting or firing at the police at the time 
of his being shot dead;

(c) whether there are some Government instructions that 
such desperadoes be shot dead rather than captured alive?

The hon. Dr. Gopi Chand Bhargava :

(a) A detailed report is placed on the table.{

(b) Yes.
( e )  No.

Shri Ram Sharma: May T know whether this report has bean

*K ept in the fa b r ic ^  ... :
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[Shri Ram Sharma] ,
received from the Police Department, Robtak or from any other 
agency? •

Chief Minister: This re ort has been received from the agency
appointed for this purpose.

Shri Ram Sharrna: May I know whether the Government do not
appoint any special agency to enquire into the serious complaints 
made to.the Government ? a

Chief Mi ister: Inquiry into this matter was made by the
Magistrate. « v .

Shri Ram Sharma: May I know why the Government did not
consider it fit toaefer ,the matter to A Special Enquiry Agency ?

Chief .Minister: I may inform the hon. Member that cases of
corruption are investigated by the Special Agency.

Shri .Ram Sharma: M iy I know whether the magistrate gave
his finding that t o 3 d ro it had been rightly shot dead ?

Shri Ram jjharma: May I know whether the Goyernnaent has
issued instructions that such absconders be shot dead rather than 

c ap tiffed aliye ?
Chief Minister: No such instructions have been issued by the

Government.

RESTRICTIONS ON MEETINGS, PROCESSIONS AND USE OF 
liOUD SPEAKERS ETC. IN THE STATE.

*2625. Shri Amar Nath Vidyalankar: Will the loon. Chief
Minister be,pleased to state:—

(a) whether it is a fact that restrictions under section 144 
Cr. P. C. on meetings, processions, the use of loud speakers 
and meganhones are still in force within the municipal 
limits of many cities in the Punjab ; if so, the considerations 
for which such restrictions are modified ;

‘ (b) whether it is a fact that almost everywhere in the State the 
district authorities refused to modify these restrictions, 

when the Socialist Party workers approached them in 
December, iv>'50, to relax the restrictions in connection with 
the meetings to be field by Shri J P. Narayan in the 
Punjab ;

(c) whether it is ais j a fact tint the district authorities at 
Ludhiana refused to modify these restrict ions to facilitate
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the announcement of instructions in connection with the 
funeral procession of the late Dr. Lehna Singh Sethi;

(d) whether the restrictions at Ludhiana were modified in 
connection with the funeral of the late Dr. Lehna Singh 
Sethi on the intervention of an hon. Minister ; if so, the 
action taken or proposed to be taken against the district 
authorities ?

The hon. Dr. Gopi Chand Bhargava:
(a) (i) No restrictions under section 144 Cr. P.C. on meetings 

and proces-sions are at present in force in anjr district of the_
Panjab.

(ii) The use of loud-speakers and megaphones within the

Municipal limits o f Guruaspur city between 10 P. M. 
and 6 A. M. and of loud-speakers only within' the
Municipal limits of Ludhiana in the case of Com
mercial houses, Hotels, and Restaurants is, however, 
prohibited at present. '

(iii) The restrictions are modified only when the necessity
for use of the loud speakers etc. is , genuine except 
in Ludhiana, where the restrictions are not modified for 
any cosideration.

(b) Does not arise in view of the reply to part (a ).
(c) No. -
(d) Does not arise.

Shri Amar Nath Vidyalankar: The hon. Chief Minister has stated
in h is . reply that the use of loud speakers within the municipal 
limits of Ludhiana in the case of commercial establishments,-hotels 
and restaurants is prohibited, may I know .why these , restrictions 
have not been imposed in case of announcement o f public meetings?

Chief Minister: Such restrictions are in force in Ludhiana and
if these had been withdrawn I would have - certainly got information 
from the district authorities.

Shri Amar Nath Vidyalankar: May I know why these restric
tions have not been modified in Ludhiana?

Chief Minister: The use of loudspeakers caused a good deal of
nuisance in Ludhiana.
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Shri Amar Nath Vidyalankar: May I know whether such restriction 
also apply to public meetings in Ludhiana ?

Chief Minister: The use of loudspeakers is prohib ted in
iV  ■

Ludhiana.

Shri Amar Nath Vidyalankar: May I know why these restriction
have not been modified by the Government when the necessity for 
their use is genuine, for example, for the public meetings and their 
announcements ?

Chief Minister: I may inform my hon. Friend that such a
drastic step had to be taken because the nuisance of loud-speakers had 
increased.

Shri Amar Nath Vidyalankar: The hon. Chief Minister has stated
in his reply to part (a) of the question that there are no restrictions 
under section 144 Cr. P. C. on meetings but may I know whether it 
is a fact that Socialist Party applied for permission for the use of loud
speakers when Shri Jai Parkash Narayan had to address a public meeting 
in Ludhiana but it was refused ?

Chief Minister: The use of loud-speakers in the meetings in
connection with the visit o f Shri Jai Prakash Narayan was prohibited.

Shri Prabodh Chandra: May I know whether it is a fact that
these restrictions apply only to meetings convened by the political 
parties or also to public meetings that are to be addressed by the hon. 
Ministers ?

Mr. Speaker: Disallowed.
Mehta Ranbir Singh: Is it not a fact that when Shri Jai

Prakash Narayan came to Ludhiana to address a public meeting the 
permission to u*e  loud-speakers was refused ?

Chief Minister: I have already replied to this question.

Mehta Ranbir Singh: May I know whether such restrictions are
imposed on the ground of public nuisance or with a view to avoid

larger attendance in public meetings ?.

Mr. Speaker: This is an expression of opinion.

Mehta Ranbir Singh: How is it that the use of loud-speakers
is a nuisance in Ludhiana while it is not so in the case of other districts?
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Chief Minister: It appears my lion. Friend has not followed 
the reply already given by me I h id  stated that this drastic step 
was taken in Ludhiana as the nuisance had' much increased there. 
These restrictions will, however, be withdrawn when the Government 
is satisfied that the use of loud-speakers will not cause nuisance in 
the city.

Shri Ram Sharraa: But is it a fact that the number of loud
speakers used in Ludhiana is the highest ?

Chief Minister: If the hon. Member had visited Ludhiana
during these days he would himself have realised the nuisance created 
by them.

Shri Ram Sharma: Are t ha conditions still the same ?

Chief Minister: I am talking of that time.

T. A. DRAWN BY THE CHAIRMAN ANTI CORRUPTION

SUB COMMITTEE
*2629. Chaudhri Badlu Ram: Will the hon. Chief Minister be

pleased to state:—

(a) The total amount o f travelling allowance drawn month- 
wise by the Chairman of the Ati-Corruption Sub-Committee 
from November, 1949 upto-date ;

(b) How much journey was performed by him in the car?

The hon Dr. Gopi Chand Bhargtva:
(a) The Anti-Corruptions Sub-Committee did not exist during 

the period November 1949 to the end of May, 1950. In
formation in respect of the period after its formation in 
May, 1950 is contained in the statement below

Month
May and June, 1950 
July, 1950 
August, 1950 
S ptemtnr, 1950 
October, 1950 
November, 1950. 
December, 1950.

$b) 2304 miles.

Amount of T. A . 
Rs. 322/4/- 
Re. 264/11/- 
Rs. 140/-/- 

Rs. Rs. 45/
Rs. 445/-/- 
Rs. 26/-/- 
Rs. 220/-..-
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Shri Prabodh Chandra: On, a point of order, Sir. Can the lion.
Chief Minister reply to a question which has not . been put ? ,.The 
question relates to November while the Chief Minister has given a 
statement, which relates to a Dter per od.

■- * . 4 J '

Chief Minister: If the hon. Member cares to read the . question
he will find that 'up-to date’ information is required.

; ^APPHQACH BY GOVERNMENT SERVANTS TO M. L, As.

*2631. Shri Virendra : Will the hon. Chief Minister be pleased
to state :—

(a) whether it is a, fact that the Government have issued a 
circular that no Government servant should approach any 
M. L. A. to recommend him for promotion or transfer, 
and that .disciplinary, .action, w ill, be taken, agaipst anyone 
adopting such a course ;

t h )  if the answer to part (a) above be in.the affirmative, the 
reasons therefor ?

Thehon. Dr Gopi Chand Bhargava:

( . )  Yes ;

(b) In the interest of good administration and maintaining 
proper discipline.

*Shri Virendra : If it is an offence for a Government servant to
approach an M. L. A. what action is proposed to be taken against 
those Ministers who approach the lambardars and the patwaris ?

Mr. Speaker : Disallowed.

Shri Ram ~>harma : Is an aggrieved Government s rvant forbid
den to app o ch tiie M. L. As. only or is he forbidden to talk to 
anybody else also about the wrong done to him ?

Chief Minister : He can appeal to the higher authority.

Shri Ram Sharma : But if his appeal is not allowed to reach
the higher authority, what should he do ?
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Shri Ram Sharma : But is it not possible for that M. L. A. to
come to know the facts of the case from some source other than the 
official himself ?

Chief Minister : So long as the official himself does not broadcast,
n® one can know anything about his case.

Shri R dm Sharma : But surely there is nothing to prevent the
relatives and friends of the aggrieved official from bringing his case 
to the notice of an M. L. A. ?

Chief Minister : But this would be a breach of the Government
Servants* Conduct Rules.

Sardar Sajjan Singh : Has a Government servant no right to
tell his friends and relatives anything about the wrong done to him ?

Chief Minister : I cannot say whether he has this right or not.
But if he does anything in contravent on of Government Servants’ 
Conduct Rules action will be taken against him.

Shri Bhim Sen Sachar ; Is it within the knowledge of the Chief 
Minister that many a t:me there are scandalous cases which become 
the talk of the town a id there is a possibility of the hon Members of 
the House coming to know' of them through sources other than the 
Government servant himself ?

Chief Minister : Scandals do noc exist in my mind ; they might
be existing in the minds of some ouher persons. If an officer approaches 
any outside agency for the purpose of getting his grievances redressed, 
action shall be taken against him.

Shri Bhim Sen Sachar : May I know whether every decision 
taken in a Government office regarding a Government servant is kept 
confidential ? Does it not become known to any other person ?

Chief Minister . It should not.

Shri Bhim Sen Sachar : Do the Government realise that a 
number of persons work in an office and if an official is superseded, this 
fact is known to other officials also. It becomes more or less a sort 
of a scandal and everybody comes to know about it.

Chief Minister : Whenever anything happens the person con
cerned goes about telling it to others and wants to create a sc andal. 
It is our duty to take action against such a person.
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Shri Ham Sharma : Does the lion. Chief Minister think that the
knowledge of the wrong done to an official cannot become public even 
though he remains absolutely quiet ?

Chief Minister : Rut we have to prevent this thing from hap
pening. Under the rules, such information ought to remain confiden
tial.

Shri Ram Sharma : But if the officer responsible for doing him
a wrong himself discloses this information and thus it becomes general
ly known ?

Chief Minister : If it is proved, action will be taken against him.

Thakur Pancham Chand : But why should the officers be afraid
of the M. L. A.s ?

Mr. Speaker : Disallowed.

Shri Bhim Sen Saehar : Does the Government take ill only when
M. L. A.s. are approached for promotion or transfer and whether
the hon. Chief Minister's remarks apply only to this and to nothing 
else ?

Chief Minister : I have replied to whatever I have been asked.

RESOURCES AND RETRENCHMENT COMMITTEE.

*2632. Shri Virendra: Will the hon Chief Minister be pleased
to state: —

(a) the date on which the first Resources and Relrenchment 
Committee was appointed;

b) the number of sittings of this committee which have taken 
place, together ith the date of its last sitting;

(c) whether there exists any time limit by which the Committee 
is expected to submit its report; if so, when the report 
is finally expected to be presented to the Assembly?

The hon Dr. Gopi Chand Bhargava :
(a) 5th July, 1948.
(b) 8 meetings of 32 working days ; the date of last sitting 

was 18th May, 1950.
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(ii) Applications for the refund of 
fines. 256

(b) (i)

00

8
60

(c)
(d )

Rs. 15, 123/8/- 
224

Shri Prabodh Chandra: When the Government has once decided
to restore the property and refund the fines,may I know what agency 
stops the Government from putting this decision through?

Chief Minister: The persons concerned are asked to furnish proof.

Shri Prabodh Chandra: Does or does not the Government accept
the affidavit of a person who says that he was fined during times of 
political agitation?

Chief Minister: We try to verify the claims from the office
records but when no records can be had, affidavits are accepted.

Shri Prabodh Chandra: Is the hon. Chief Minister aware that
Ram Singh a political prisoner applied for restoration of property and 
refund of fine and his case was recommended by Sardar Ajit Singh, 
M. L. A., Sardar Piara Singh, M. L. A., and the late Sardar Plarjab 
Singh, ex-M. L. A., but the Government did not accept this 
recommendation?

Chief Minister: I want notice for this question.

Shri Prabodh Chandra: Will the Government be prepared to
refund the fines if two M. L. A. S. certify that a certain individual has 
been a political prisoner?

Chief Minister: Such a question requires notice.

Shri Ram Sharma: Is it very difficult to prove that a certain 
individual was a political prisoner particularly when there are no 
records?

Chief Minister: An affidavit is accepted in the absence of records.
Shri Ram Shrama: In how many cases fines have been refunded

on the basis of affidavits?
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Chief Minister: The hon. Member should kindly give notice of
this question

Pandit Durga Chand Kaushisli: Would the cases of those people
whose records are left in the West Punjab be decided merely on the 
affidavit or will the Government observe some other formality?

Chief Minister: We will try to get the records but if we cant, we
will have the affidavits.

PUNITIVE POLICE POSTS IN THE STATE.

*2652. Dr. Sant Ram Seth: Will the hon. Chief Minister be
pleased to state: —

(a) the number and names of villages in the State where punitive 
police posts were established from 1st April 1950 to January, 
1951 together with the reasons in each case;

(b) the amount realised from each village for the cost of such
punitive police posts;

(c) the period for which each of such punitive police posts has 
been set up?

The hon. Dr. Gopi Chand Bhargava:
(a) and (c) A statement is laid on the table

.(b) No amount has been recovered in respect of these 
Additional Police Posts except for Additional Police Post 
Dhanana in the Rohtak District for which a sum of 
Rs. 11920/-has been realised so far.

Shri Pam Sharma: In which districts of the State has the punitive 
police been posted?

t Kept in the Library



Starred Questions and Answers. (2) 15

ENFORCEMENT OF ECONOMY DRIVE IN THE STATE.

*2653. Dr. Sant Ram Seth: Will the hon. Chief Minister be
pleased to state:—

(a) whether there was any economy drive in the State; if so, how 
much money has been saved as a result thereof by the 
Government in 1950 and 1951 (March 1950 to January 1951)

(b) the measures adopted by the Government in this economy 
drive;

(c) whether these measures also applied to the low paid servants?

The hon Dr. Gopi Chand Bhargava:

(a) and (b)-The original Budget Estimates for 1950-51 as put up 
by the Departments were cut down heavily and while communicating 
the reduced budget grants as approved by the Legislature, 
Depatments were asked to limit their expenditure within the grants so 
approved. Heads of Departments were also asked to ensure that those 
who were charged with the spending of public funds did so wisely 
keeping fully in view the canons of financial propriety. Later in 
October 1950 further instructions were issued that no expenditure, 
should be incurred during the current year which could be avoided or 
postponed. This was done in view of the marked deterioration in the 
financial position on occount of the September floods which were 
estimated to put the Provincial Exchequer to some heavy expenditure

The Revised Estimates submitted by Departments show that 
generally almost all Departments have tried to economise their 
expenditure, and there is an excess of about Rs.4£ lakhs over the 
onginal Budget approved by the Legislative Assembly only under one 
head, namely, Revenue Expenditure.

(c) The general orders issued by Government applied to all the 
expenditure incurred, and the question of high or low paid Government 
servants did not arise.

Shri Prabodh Chandra: Is the hon. Chief Minister aware that
this economy drive has affected the nation-building activities, e. g. 
schools, hospitals and buildings and roads etc., but it has not touched the 
fat salaries of the Government officers?
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Chief Minister: My lion. Friend will appreciate that it is not possi
ble for the Government to redu e the salaries of the Government officers. 
We have certainly attempted to effect economy in contingencies, travelling 
allowances etc., but it is not possible for us to reduce the salaries of the 
Government servants. It will be recalled that some time ago Govern
ment of India decided to apply a compulsory saving scheme for officials 
getting salaries between Rs. 250 and Rs. 2750 and those who were 
getting more than Rs. 2750 were asked to come down to Rs. 2750. 
The Punjab Government tried to follow this de Lion in eve y detail.

Mehta Ranbir Singh: Did the Governor of this State reduce his
salary to Rs 2750?

Chief Minister: He did act as desired.

Mehta Ranbir Singh: Did he (the Governor) reduce his salary to
Rs. 2750/-per mensum as directed?

AMRITSAR.

*2668. Shri Amar Nath Vidyalankar : Will the hon. Minister
for Development be pleased to state :—

( ) whether Government is awar- of the fact that the city of 
Amritsar, tuat w is one of the most prosperous business 
centre in the prepartitioued Punjab, is fast losing its pros
perity and commercial importance and a considerably large 
number of businessmen have shifted their headquarters to 
Delhi Bombay and other places outside this State ;

(b) whether it is a fact that the business community of this 
town has repeatedly brought to the notice of the Govern

ment certain defects responsible for this trend ;
(c) the steps Government propose to take to restore the city to 

its original position ?

The hon. Sardar Ishar Singh Mujhail :

(a) Yes ; on account of its proximity to the bcrder, stoppage 
of Indo Pakistan trade and insecurity that followed partition 
foi sometime, some loss in its trade and shifting away of 
Capital was inevitable.
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(b) One or two representations have been received from the 
business community and the Government have always been 
alive to the various difficulties created by the partition.

(c) Efforts continue to be made by Government for resumption 
©f trade with Pakistan, but this matter, as is well known, 
is not completely within the powers of the State Government. 
All possible facilities tor the barter trade, which is now 
going on at Wagha, are however, being provided. Maximum 
possible quotas of controlled raw material and finished goods 
are being allotted to the city ; and the demand for lowering 
the rates of insurances against fire and riots to the all 
India level which was made sometime back has since been 
conceded by the insurance companies. Railway and other 
transport difficulties have abo now lessened; and as a 
result of all these efforts, economic life of the city is getting 
restored to prepartition level.

Shri Amar Nath Vidyalankar : Is the hon. Minister aware of the
fact that there are causes other than that of its being situated on the 
border, which are responsible for loss of trade in Amritsar ? Is not 
the internal trade . .......

Mr. Speaker : I think the hon. Member is giving information.
He should put a direct question.

Shri Amar Nath Vidyalankar : Is it not a fact that the traders
of Amritsar complain that they are not being given facilities for internal 
trade even ?

Minister ; In the case of controlled commodities separate syndi
cates have been provided for each district. Special facilities can not be 
granted to Amritsar at the cost of other districts,

■i'
Shri Amar Nath Vidyalankar : What steps have been taken to

compensate the traders of Amritsar ?

Minister : We have been writing to the Government of India to
keep the interests of Amritsar in view. At the conclusion of recent 
Indo Pakistan agreement, we again wrote to the Government of India 
that proper facilities be given to the traders of Amritsar in order to 
restore the trade of this town to its original position.
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Sardar Dalip Singh Kang : Is it not a fact that most of the

traders of Amritsar are black-marketers ?

Mr. Speaker : Order please.

Shri Ram Sharma : What are those efforts which the Government 
is making for the restoration of trade in Amritsar to its former position 
and what is the result of those efforts ?

Minister : As I have already stated we have been always draw
ing the attention of the Government of India to the importance of 
this matter. Recently also we wrote to them that proper facilities 
should be afforded to Amritsar in the matter of proposed trade between 
India and Pakistan.

Shri Ram Sharma : Does the Government think that this step
will be sufficient for restoring Amritsar trade to its former position ?

Minister : I can not say anything more about it.

Shri Ram Sharma : Is it not a fact that Amritsar is the centre
of black market trade these days ?

Mr. Speaker : Order, please. You cannot say that everybody
at Amritsar is a bl ick-marketer.

Shri Ram Sharma : I wished to know whether the Government
proposed to increase trade in Amritsar by encouraging blaek-marketing 
or they proposed to suppress it.

Chief Minister : If Amritsar is the centre of black-marketing,
it must be a prosperous business centre.

Shrimati Shanno Devi Sehgal : Is it not a fact that the traders
of Amritsar who were indulging in black-marketing recently collected 
funds for agitating for the transfer of Shri P. C. Suri who was posted 
as Civil Supplies Officer there ?

Minister : It is not correct.

Mr. Speaker : All these are questions of opinion only.
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GOVERNMENT CENTRAL WORKSHOP, AMRITSAR.

*2669. Shri Amar Nath Vidyalankar: Will tne hon. Chief
Minister be pleased to state:—

(a) Whether .it is a fact that in the month of August or Septem
ber,'1949, he visited the Government Central Workshop, 
Amritsar, and in his speech had given an assurance to the 
workers there, that such an alteration will be made in the 
rules, and the prevailing arrangements will be so changed, 
that as a result therof either the workers would get full pay 
fd  the various gazetted holidays like the other staff or the 
number of the holidays would be reduced to the minimum, 
so that the workers are not deprived of their daily wages, 
on account of frequent closure of the workshop ;

(b) What action, if any, has bem is proposed to be taken in the 
matter ?

The hon. Dr. Gopi Chand Bhargava:

(a) Yes. The workmen of Government Central Workshop 
Amritsar, will be allowed 14 paid gazetted holidays in addi
tion to Sundays in a calendar year. The workshop will also 
remain open on remaining gazetted holidays, except those 
falling on Sundays.

(b) The leave rules have been revised accordingly.

Shri Amar Nath Vidyalankar: Will the earned leave due to the
workers under the Factories Act be included in the fourteen days 
stated by the hon. Minister or it will be in addition to that?

Chief Minister; The factory workers complained that they were 
not paid wages for the days when the factories were ordered to be 
closed by the Government. In order to remove this difficulty the 
Government has decided that the workers should get their wages for 
such days. These days will, however, be deducted from the total 
number of fourteen days to which they are entitled as earned leave 
with full pay.
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POSEGUTION OF N. V. C. OFFICERS AND OTHER RANKS FOR 
EMBEZZLEMENT.OF PUBLIC FUNDS.'

f
*2685. Shrimati Sita Devi : Will the hon. Chief Minister be

pleased to state

(a) the names and the number of N.V.C. officers and other ranks 
in the State against̂  whom orders of arrest and prosecution 
for embezzlement of public funds have been passed ;

• '  . • • ,-i i  ■ ■ - p - i

(b) the number of completed challans in respect of persons 
mentioned in part (a) above produced in the law courts 
SO far c,

(c) the number of cases that are still under investigation ?

The hon. Dr. Gopi Chand Bhargava:

(a) 93, as detailed below district-wise :—

Kangra 3
Hoshiarpur 3
Ferozepore 5
Glurdaspur 5
Amritsar 15
Jullundur 22
Ludhiana 9
Ambala 7
Karnal 6
Gurgaon 4
Rohtak 8
Hissar 4
Simla 2

Total 93
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(b) 34, as detailed below district-wise

Ferozepore 14
Kangra 3
Hoshiarpur 17

Total 34

(c) 355, as detailed below district-wise

Gurdaspur 8
Amritsar 50
Jullundur 86
Ludhiana 74
Ambala 4
Gurgaon 20
Karnal 27
Rohtak 10
Hissar 29
Simla 47

Total 355

Shri Kedar Nath Sehgal : Is the hon. Minister not aware of their
names or does he not wish to disclose these ?

4
Chief Minister : I do not wish to disclose these.

Shri Ram Sharma : The long list read out by the Chief Minister
shows as if it relates to members of some criminal tribe. Is it not a 
fact that the attention of the Government was drawn to the deteriora
tion of conditions in the N.V C. during every sessi n of the Assembly ? 
Why did the Government not take timely steps to avoid this state 
of affairs ?

Chief Minister : The Government always takes action when a
matter is brought to its notice.

Shri Ram Sharma : Does the hon. Chief Minister remember that
his attention was drawn to this matter during every session of the 
Assembly and that N. V. C. was one of those subjects which evoked 
strongest criticism during discussions in the House ?
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.: Chief Minister : Almost everything is criticised in the House.

Shri Ram Sharma : Does it mean that the Government pays no
heed to the criticism offered in the House ?

Chief Minister : The Government takes action wherever it con
siders necessary to do so.

Shrimati Sita Devi : May I know whether the persons against
whom action has been taken will be re-employed when vacancies occur 
in the future ?

Mr. Speaker : Disallowed.

Shr! Ram Sharma : May I know the causes of such widespread
corruption and dishonesty in this new department ?

Chief Minister : If the hon, Member desires, we can refer this
question to aLsub-committee.

Shri Bhagat R^m Chodha : Ts it a fact that almost all the
personnel of the National Volunteer Corps consisted of ex military-men?

Chief Minister : No, all of them were not ex-military-men.
There were some I. N A men and some others among them.

Shri Bhagat Ram Chodha : May I know if, among the persons
against whom action has been taken for being corrupt, there were 
some who were accused of misappropriating such small amounts as 
Rs. 1/8/- ?

Chief Minister : [ cannot say.

Shri Bhagat Ram Chodha : May I know if the officers concerned
saw to it that the volunteers were being properly paid ?

Mr. Speaker : It is a question of opinion.

Shri Bhagat Ram Chodha : Is it a fact that action against some of 
these persons was taken simply because they refused to give false 
evidence at the bidding of the police ?

Chief Minister : 1 am sorry, Sir ; if I get notice I will be able to
Nnlect the information.



(2) 23Starred Questions and Answers.

Pandit Faqir Chand : May I know if any action will be taken
against the department which is accused of so much corruption and 
carelessness ?

Chief Minister : It is a request for action.

Pandit Faqir Chand : Has the Government any intention of
taking action ?

Mr. Speaker : The question has been replied to The hon.
Member might not have heard it.

Sardar Sajjan Singh : May I know under what rule the Chief
Minister has refrained from giving the names of these persons while 
the names of other criminal offenders are freely disclosed ?

Mr. Speaker : Disallowed.

Shri Ram Sharma : May I know if the Government on knowing
that such widespread corruption is prevalent in this department has 
found out the causes of this corruption ; if so, what are those causes ?

Chief Minister : We shall refer this question to a sub-committee.

COMPULSORY MILITARY TRAINING IN COLLEGES.

♦2686. Shrimati Sita Devi : Will the hon. Minister for Education 
be pleased to state whether the Punjab Government intend to introduce 
compulsory military training in the colleges of the State ; if so, when ?

The hon. Sardar Narotam Sin?h : There is no intention at 
persent to make this training compulsory unless it is so decided by
the Government of India, Ministry of Defence.

Shrimati Sita Devi: May I know when that scheme would be
ready and when it would b~ enforced? {Laughter).

Shri Ram Sharma: May I know whether the permission of the
Government of India is necessary for this work or can it be started by 
the Provincial Government of its own accord?

Minister: Permission is necessary, because it is a military
matter.
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Pandit Faqir Chand: May I know if the Government is con
sidering the statement of the hon. Health Minister of India that 
the girls should not be given military training?

Minister: Some training is being imparted to girls.
Shri Prabodh Chandra: May I know if our Government looks

towards the Centre in every matter or makes its own proposals 
as well?

Minister: It sends its own proposals.
Shri Prabodh Chandra: May I know if the Government wrote

to the Central Government that in view of ours being a border 
province, military training should be imparted to the people here?

Minister; Military training is being given.

Shri Prabodh Chandra: On a point of order, Sir. Just a short
while ago the hon. Minister in reply to a question of mine said that 
there were no instructions from the Central Government about giving 
military training in the colleges. But in reply to my later question he 
has said that some training is being given. May I ask which reply 
is correct?

Mr. Speaker: I think both are correct.
Chief Minister: Sir, the hon. Member has not listened to

the rep^ given by the h n Mini ter. In the original question it 
has been asked whether it is the intention of the Government to 
introduce compulsory military training in the colleges. In the 
supplementary now put he has asked whether some sort of military 
training was being given. There is difference between the 
questions and, therefore, the replies are also different. However,
I may inform the House that the Government of India had appointed 
a committee to enquire whether military raining be given to students 
or not. On the recommendations of the Committee the Government 
of India enquired from the Stages as to the number of students for 
whom the arrangements would have to be made. We told them to 
give us as large a numb *r of instructors a*: they could give. There 
was a dearth of instructors and therefore we could not arrange to 
give military training to as much students as we wanted. But i may 
inform the House that we are much ahead of the other States ; our 
National Cadet Corps has an Artillery Corps and certain other corps 
which other States do not have.
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COST OF ADDITIONAL POLICE POSTS IN THE STATE.

*2700. Sardar Sajjan Singh: Will the hon. Chief Minister be
pleased to state:—

(a) tlie nature of the activities which were stated to be 
closely allied to political activity together with the 
details thereof which were resorted to by the inhabi
tants of villages Jataula, District Rohtak and village 
Jagmalera, District Hissar referred to in reply to 
Assembly question No *2i37 put during the autumn 
session of *1950 on account of which the costs of the 
punitive police posts located in these villages were 
remitted:

-i y ■ -

(b) the grounds for quartering the additional police posts 
at Jandiala Town, Guru Bazar Amritsar City, ‘D’ and 
‘E’ Division of Amritsar City., Village Bhittewidh, 
village Harsechhina, and village Barar of Amritsar during 
1946-47;

(c) whether the Government proposes to remit the costs of 
the Police posts referred to in part (b) above; if not, 
the reasons therefor?

The hon. Dr. Gopi Chand Bhargava :

(a) It is] not in public interest to ^disclose the nature of 
activities for which the cost of the Additional Police 
Posts at Jataula and Jagmalera have been remitted.

(b) It was thought advisable in the interest of maintenance 
of law and order in the area.

(c' The matter is under consideration.

Shri Prabodh Chandra: The hon. Chief Minister has stated
that the police posts were posted in public interest. May I know 
if this was done in the interest of the public or in that of the 
Government?

Chief Minister: Government works for the public.
Shri Prabodh Chandra: Is the hon. Chief Minister aware that

the public does not recognize this Government as its own?
Chief Minister : People recognize the Government to be their

own Government.
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HUNGER STRIKE BY COMMUNIST DETENUS

*2701. Sardar Sajjan Singh: Will the hon. Chief Minister be
pleased to state —

(a) whether the Government has followed the principle 
embodied in a resolution moved in the Punjab Legisla
tive Assembly on 25th January 1938 by the hon. Dr Gopi 
Chand Bhargava the then Leader of the Opposition that 
“ This House recommends to the Government to concede 
the demands of the political prisoners who have gone 
on hunger strike in the Punjab Jails and effect their
immediate release” ;

■xb) whether he still holds the view which he expressed 
during the course of his speech which he delivered in 
support of the above resolution in the Legislative 
Assembly, namely:—“ Whosoever is punished for his 
political views or political actions should not be 
treated as 'C' class prisoner. I wish the treatment 
in jail were improved for all the people but as long as 
this is not done, at least the political prisoners should 
be treated as better class prisoners” ;

(c) whether any communist detenus were prosecuted for 
having gone on hunger strike in jails during 1949-50 
or 1950-51; if so, their number ;

fd) the reasons for this hunger strike?
The hon. Dr. Gopi Chand Bhargava.

fa) No

(b) Yes. My views are the same as before. Alter dawn of 
Independence there is however no political prisoner 
now in the real sense of the word who may have to 
fight for the freedom of our country. The treatment 
of all prisoners has since been improved.

(c) First part—Yes.
Second part:—

1949-50:— 21
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(d; The reasons ior this hungerstrike were the concerted 
plan of Communist detenus in Jails to create an 
embarrassing situation for Government. The hunger 
strikers even assaulted the Jail Officers to create 
chaos and indiscipline.

Shri Bhim Sen Sachar: On a point of order, Sir. Does an 
answer to a question contain the views of the Government or that of 

an individual Minister ? The hon. Chief Minister has just now said that 
his views are the same as before.

Cheif Minister: Sir, I will ask the hon. Member to read the 
question. My views have been asked in it.

Mr. Speaker: The hon Chief Minister's views might be Government 
views also but in this particular question his views have been asked.

Shri Bhim Sen Sachar: It was for the hon. Speaker to see 
whether such a question should have been admitted or not. But we 
are not concerned with the views of an individual; we "are concerned
with the views of the Government.

Shri Ram Sharma: Will the hon. Chief Minister be
pleased to state whether in his opinion after the achievement of Inde
pendence there is no political prisoner left in the State? Does he mean 
to say that only h<* who fought against the foreign rule is entitled to 
call himselt a political prisoner and none else ?

Chief Minister: How can he be a political prisoner who does
not fight for the freedom of the country ? He is a traitor.

r
Shri Ram Sharma: Does the hon. Chief Minister mean that he

who has a difference of opinion with those in power today cannot 
become a political prisoner ?

Chief Minister: Why will he be arrested at all ?

Shri Ram Sharma : Because the present laws are defective.

Mr. Speaker: It is a question of opinion only.

Shri Bhim Sen Sachar: Sir, may 1 through you request the bon.
Chief Minister to make it clear whether he thinks that any political 
activity which is not savoury to the Government is the activity of 
traitors in this country ?
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Chief Ministar: Yes. I believe that any activity which is against
the Government which is a popular Government and which has been 
established by law, is traitorship to the country.

- - Mr. Speaker: This is a legal question and I think it should not
be discussed here.

Shri Bhim Sen Sachar: Do I take it that the Government holds
that'any activity to replace the State G wernment or for the matter 
of •that to replace the present Government will be the activity of a 
traitor ?

r Mr; Speaker: Any question relating to legal opinion should not
be taken up here.

inf Shri,Ram Sharma: In view of your ruling what should we think
of the reply of the hon. Chief Minister ?

Mr. Speaker: That I cannot say but I am of the opinion that
legal questions should not be discussed on the floor of the House. 
Next question, please.

KISAN SATYAGRAH IN TfiHSIL FAZILKA.

*2703 Sardar Sajjan Singh: IA ill the hon. Chief Minister be
pleased to state:—

(a) whether any persons were arrested, convicted and detained
lor launching Kisan Satyagrah in the Tehsil of Fazilka 
during 11350 ; if so, the number of the persons so arrested, 
convicted and detained respectively ;

(b) whether any of them was convicted for using violence ; 
if so, their number and the natuie of the violence used in 
each caso;

(c) (i) whether the persons referred to in part (a) above were
regarded as ‘Political offenders’ and treated as such ?

(ii) the number of the accused, convicts and detenus who
were put in A, B and C classes respectively ;

. ■ - , -f

(iii) the reasons for this differential treatement ?
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The hon. Dr. Gopi Chand Bhargava:

(a) First part—No ;

Second Part—Does not arise.

(b) & (c) Does not arise.

ANTI-RAJDHANI MOVEMENT

*2704 Sardar Sajjan Singh: Will the hon. Chief Minister be
pleased to state: —

(a) (i) whether any persons were arrested, convicted and
detained in connection with Anti-Rajdhani Movement 
in the ilaqa of Chandigarh ; if so, their number in each 
category;

(ii) the offence they were found guilty of ;
(b) (i) whether the persons referred to in part (a) above were

regarded as ‘political offenders’ and treated as such in 
the police lock—ups or jails ; if not, the reasons therefor;

(ii) the number of the persons referred to above who were 
put in A. B and C classes in jails or police lock—ups 
respectively ;

. (iii) whether any .of them was guilty of having used 
violence ; if so, their names and the nature of the violence 
used in each case ;

(iv) whether the convicting magistrate passed any remarks 
about the violence used ; if so, the copy of these remarks 
be laid on the Table ;

The hon. Dr Gopi Chand Bhargava: ,

(a) Yes ; 159 persons were arrested u/s 23 of the "Punjab Public 
Safety Act and 156 convicted u/s 14 of the Act for defying 
the ban imposed by the District' Magistrate, Ambala, on 
demonstrations, etc.
12 persons were detained u/s 3 of the P. S. Act for indul
ging in activities prejudicial to the maintenance of public 
law and order ; .
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[Chief Minister]
(b) (i) The 12 persons detained and one of those arrested were

treated as special offenders. The activities of others 
were of a criminal nature ;

(ii) Of the 159 persons arrested, one was given 'A* class and 
the remaining were treated as ordinary prisoners in the 
jail ; Of the 12 detunes, two were given ‘ A’ class, 9 ‘B* 
class and one ‘C  class in the jail ;

All were treated as 'C* class prisoners in the police lock-up ;

(iii) First part— No ;

Second part—Although the persons arrested and detained 
were not allowed to use violence due to police vigilance, 
the former exhorted the villagers to resort to violent 
means to compel the Government not to construct the 
capital at Chandigarh and as a result of the propaganda 
of the latter, Police Officers were mobbed by the 
people and the survey parties were prevented from 
doing their work.

( i v ) First part— N o;

Second par'—Does not arise.

Sardar Sajjan Singh : May \ know on what grounds some of
offenders were awarded better class when others who were charged with 
the same offence were given “ C”  class ? •

Chief Minister : It was considered proper to award better class
in the case of certain persons because of their status in life.

Sardar Sajjan Singh : When the offence was the same, how is
it that it was considered proper to make such discriminations in favour 
of certain persons ?

Chief Minister : f am sorry I cannot enter into arguments heie.

Shri Prabodh Chandra : The hon. Chief Minister has stated that
it was considered proper to award better class in the case of certain 
persons. May I know from him, whether the Government is guided 
by any rules in the matter of arriving at decisions on awarding better 
class treatment to any of the offenders?
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.• Chief Minister : There are certain considerations which the local
officers keep in view in such cases.

Shri Prabodh Chandra : Is it not a fact that in connection with
Anti-Rajdhani Agitation certain persons were arrested who, as a matter 
of fact, did not take any part in it ? Is it also not a fact that the High 
Court made remarks which show that the intentions of the Government 
were not bona tide in the matter of the arrest of some of these persons ?

Chief Minister : I want notice of that question ?

Shri Prabodh Chandra : Is it not a fact that in the course of
its judgement in the case of Mr. J. L. Kapur Advocate, Ambala, the 
High Court passed strictures which clearly show that the Government 
did not act with a bona fide intention?

Chief Minister : I want notice.

Shri Prabodh Chandra : May I know whether in the course of a 
reply to a deputation which met the Government, it was stated that 
enquiry will be held in the case of such arrest ?

Chief Minister : I want proper notice to reply to this question.

ARREST OF PROF. TILAK RAJ CHADHA

*1705. Sardar Sajjan Singh : Will the hon. Chief Minister be
pleased to state :—

^a) (i) whether Prof. Tilak Raj Chadha M. A. General Secretary
of the Punjab Socialist Party and Ex-M. L. A. was arres
ted by the Chandigarh Police on or about 31st August, 
1950 ; if so, the offence for which he was arrested ;

(ii) whether he was taken to Rupar Judical lock-up after 
his arrest ;

(iii) the distance between the Resi lent ■ Magistrate's court 
Rupar and the local judical lock-up ;

I
(iv) whether Prof. Tilak Raj Chadha was made to travel 

on foot with handcuffs from the court of the Resident 
Magistrate to tha judicial lock-up and vice versa on or 
about 31-8-50 ;
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[Sardar Sajjan Singh]
(b) (i) the class in which Prof. Tilak Raj referred to above was 

: ! put by the Resident Magistrate in the judicial lock-up,
Rupar and the Ambala Central Jail, respectively ;

(ii) \' hether he was sanctioned a better class from the very 
beginning ; if not, the reasons therefor ;

(Hi' when was he put in the better class :

(c) (i) whether the Government has been informed bv the
Anti-Rajdhani Satyagrah Committee of Chandigarh that 
it has decided to withdraw the Satyagrah ;

(ii) if the answer to part (c,» (i) above be in the affirmative 
whether the Government has decided to release or pro
poses to release the persons arrested, detained or convic
ted in connection with the Anti-Rajdhani Movement ; 
if not, the reasons thefefor ?

The hon. Dr. Gopi Chand Bhargava :

(a) (i) Yes, for defying the ban imposed by the District Magis
trate, Ambala, on the holding of public meeting-:, proces
sions and demonstrations ;

(ii) Yes.

(lii) about 5 furlongs ;

(iv) Yes.

(b) (i) ‘C Class ;

(ii) Mo. He was originally placed in the ‘C; Class in accor
dance with the rules governing the custody of undertrial
prisoners ;

(iii) From 14-9-50 ;

(c) ( i) Yes ;

(ii) All persons detained and convicted in connection with 
the movement have since been released.
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Shri Prabodh Chandra ; May I know whether the status of a 
person is taken into consideration while awarding • him any treatment 
or is it that simply the whims of the local officers are allowed to play 
their part ?

Chief Minister: I have already replied to this.
Sardar Sajjan Singh : Is it not a fact that Prof. Tilak Raj 

Chadha was not given a treatment which a man of his status deserved ?

Chief Minister : 1 have already stated that on receiving an 
information the matter was enquired into by the Government. It was 
a mistake on the part of the local officers and they have been instructed 
accordingly.

Sardar Sajjan Singh : Have any instructions been issued to avoid
repetition of such mistakes ?

Chief Minister : Instructions are already there.

Shri Ram Sharma : What are those ?

Chief Minister : They are printed in the 'Jail Rules’ . 1 refer the
hon. member to these printed rules.

UNSTARRED QUESTIONS AND ANSWERS

ALLOTMENT OF LAND IN VILLAGE DUADPURA DISTRICT
AMRITSAR.

631. Sardar Sajjan Singh : Will the hon. Minister for Rehabilita
tion be pleased to state :—

(a) the names of ov ners to whom more than 20 acres of land
have been alloted under the quasi permanent allotment 
seheme at village Daudpura, Tehsil Patti, District Amritsar;

(b) whether the allotment of houses in this village has been 
completed, if so, the description of the houses allotted to 
each of the persons referred to in part (a) above ;

(c) (i) the number of the pucca houses in this village and the
' way in which they have been allotted ;
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[S, Sajjan Singh j.
(ii) the names > of the persons to whom these pucca houses 

have been allotted together with the rt-a ons therefor ;

(iii) whether any of the persons referred to in part (a) above 
h i  had put in any application regarding the valuation of 

the houses they were owning in Pakistan, if'so, their 
names together with the value of the claims put forward 
by each of them ; *

(d) whether each of the allottees referred to in part (a) above 
has been put into possession of the house allotted to him if 
not, the reasons therefor ?

A *

The hon. Sardar Ishar Singh Mujhail :

Serial
No. Name. Area.

K. M.
1. S. Inder Singh 60 101-
2. L. Nand Lai 55 ' 0
3. S. Anup Singh 45 0
4. Chanan Singh 39 15J
5. S. Bahai Singh * 39 13J
6. S. Sadhu Singh 36 8£

(b) This village has been placed under the model village scheme. 
For the present, the allotment of houses has been carried 
out as a temporary measure. Temporary allotment has 
been made as detailed below :—

Serial ^ame 0f allottee 
No.

'Description of house Area, 
allotted, K. M.

1. - S. Indar Singh Kacha-pacca House 1 2
2. L. Nand Lai Kacha house (in ’

village Dabipur) 1 4
3. S. Anup Singh —do— — 19 £
4 . S. Bhal Singh

S. Chanan Singh
(real brothers) Pacca house 1 17

5 Sadhu Singh Kacha house — 18



Unstarred Questions and Answers (2) 35

(c) (i) There are two big houses, one pacca and one kacha- 
pacca as this allotment has been temporarily made, the 
possession of the house by the allottees has been taken 
into consideration.

These houses have been allotted to the following

S. Bhal Singh and S. Chanan Singh (real brothers) pacca.
.(

S Indar Singh Kacha-pacca

The reasons are the same as given in (i) above.

(iii) None of the allottees referred to in part (a) above had 
put in any application regading the valuation of their 
houses in Pakistan.

(d) Only S. Inder Singh has not been given the possession of the 
house so far. Police help has been sought for this purpose.

(ii)
persons:—

(i)

(ii)

SMALL TOWN COMMITTEE, ROHANA, DISTRICT HISSAR.
I-' 5 !

634. Sardar Sajjan Singh: Will the hon. Minister for Public 
Works be pleased to state: —

(a) when the last election of the President of Small Town 
Committee, Tohana, District Hissar was held;

(b) (i) when the confirmation of the President-elect was
notified in the Punjab Government Gazette;

(ii) the date on which the President-elect took over the 
charge from’his' predecessor;

who worked as President during the period between the 
election and the date of his taking over charge;

whether the President-elect was allowed to work as 
President of this Committee before the notification 
referred to in part (b) (i) above; if so, the provision of 
law under which it was done?

The hon. Gaptin Ranjit Singh:

(a) On 11th January, 1950.

(hi)

(iv)
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[Minister for Public Works.]
(b) (i) The Commissioner, Ambala Division’s sanction was 

received on the 27th February, 1950.

(ii) 26th January, 1950.
(iii) Shri Brij Lai Vice President worked as President during 

this period.
(iv) The President elect took over as President before the 

Commissioner’s approval was received, without the know
ledge of the local officers. Whenthe matter was brought to 
the notice of the Deputy Commissioner, Hissar, and the 
Commissioner, Ambala Division, they called for the ex
planation ot the President and after consideration of the 
matter, he w?s asked to get the proceedings of the 
meetings held before the receipt of the Commissioner's 
approval, confirmed at the regular meeting of the 
Committee. The needful has been done by the Presi
dent.

THEFT CASE CF VILLAGE RAWALWAS, TEES1L AND DISTRICT
HISSAR.

665. Sardar Sajjan Sirgh : Will the hon. Chief Minister be 
pleased to state

(a) whether any theft case was registered during the year 
194*8 at Sadar Police Station, Hissar by Khetsi Oass, son 
of Harnam Mahajan of village Rawalwas, Tehsil Hissar.

(;b) (i) whether Shri Shanti Sarup, Assistant Suf-Inspector of
Pc lice conducted the investigation of this case ;

(ii) whether Shri Khetsi Dass referred to in part (a) above 
submitted a complaint to the Superintendent of Police 
Hissar alleging that the conduct of the said Assistant 
Sub-Inspector of Police was objectionable and that he 
(A. S. I.) had remarked during the course of investi
gation “ why do the jats fight, let there be thefts in 
the house of Mahajan” ;

(iii) whether after the enquiry about the complaint referred 
to in part (bj (ii) above the complainant w'as prosecuted 
under section !82 of the Indian Penal Code ;
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[Saidar Sajjun Singh]
(c) (i) whether the accused referred to in part (b) (iii) above

was acquitted by Shri B. S. Malik, Magistrate 1st 
Class, Hissar on list January 1950;

(ii) whether the Magistrate in the course of his judgement 
remarked that (1) “  the Assistant Sub-Inspector had 
conducted the investigation in a most irresponsible 
manner as is obvious from his remarks that 'why the 
Jats fight let there be theft in the house of 
Mahajan’ ;

that from the evidence one thing is clear that Shanti 
Sarup. Assistant Sub-Inspector did not conduct the 
investigation properly and also his remarks were 
such as would raise some doubts in the mind of the 
accused’ ' ; -

(d) (1) if the answer to part (c) (ii) and (1) and (2) above
be in the affirmative, the action, if any, taken by the 
Government against the said Assistant Sub-Inspector 
if not, the reasons therefor ;

(ii) whether the copy of judgment referred to above which 
was iorwarded to the Deputy Inspector General of 
Police, Ambala Range by me in the month of September 
1950 was received by him ?

The hon. Dr. Gopi Chand Bhargava :
(a) Yes

(b) (i) Yes. A.S. I. Shanti Sarup No. 197/A partly investigated
the case

(ii) Yes (iii) Yes. (c) (i) Yes. (ii) No.
(2) Yes.
(d) (i) No action was taken against A. S. I. Shanti Sarup as

the Police enquiry conducted on the spot did not
prove that he had utterred the alleged remarks and 
the case u/s 182 I. P. C. against Khethsi Dass was
considered to have failed in court on account of the 
prosecution witnesses having been Won over.

(ii) Yes.
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UPPER BARI DOAB CANAL

636. Sardar Sajjan Singh : Will the hon. Minister for Education 
be pleased to state : —

(a) the date when the charge of the canal banks of Kasur
Bianch of Upper Bari Doab Cana] was taken over by 
the Forest Department for plantation purposes ;

(b) (i) the number of trees at the canal banks when
this charge was handed over by the canal authorities ;

(ii) the number of trees planted by the Forest Department 
in each of the sections of 1 arn Taran, Rasuipur and 
Waltoha respectively since the taking ever of the 
charge up to 31st August 1950.

(c) whether any regular records are maintained by the 
Forest Department regarding the following in connection 
with the plantations on the canal banks ;

(i) the number of trees planted each year ;

(ii) the number of trees cut each year ;

(iii) the balance of trees at the end of each year;

(iv) the sale pace ol the trees sold up to 31st August 1950
by the Forest Department along with the Bari Doab 
canal ;

(d) whether any trees were planted by the Forest Depart
ment at any of the hanks of the canal minors and 
distributories noted below during the period referred 
to in part (b) ( i) above ; if so, their number on each 
minor and clistributorv ; if not, the reasons therefor ;

(i) Khem Karan Distributorv ;
(ii) Kalsian Kalan minor ;

(iii) Maklii Kalan ;
(iv) Mano Chahal minor ;
(v) Rasuipur distributorv ;
(vi) Tarn Taran ;

«

4
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[Sardar Sajjan Singh]
(e) the total establishment expenditure regarding the Upper

Bari Doab Canal bank upto 31st August 1950;

(f) (i) whether the Government is aware of the fact that before
the transfer of the charge referred to in part (a) above 
the grass on the canal banks was sold to the zamindars 
of the adjacent villages for grazing purposes ; if so, 
whether the same practice is continued now-a-days ; 
if not, the reasons therefor ;

(ii) whether the grass on the canal banks of the Kasur 
Branch has been sold this year for grazing purpose 
between the canal burjis 270 to 335 ; if so, when was 
it auctioned and the amount so earned ;

(g) (i) the total number of the trees on the banks of Kasur
Branch and each of its branches at the end of each year 
since the transfer of the charge referred to above ;

(ii) whether the trees are counted every year and enumerat
ing marks put on each tree now-a-days ; if not, in what 
way the balance is calculated ?

The hon. Sardar Narotam Singh :

(a) 1st xWav, 1945.

(b) (i) The number of trees at the canal banks was not counted
at the time of taking over charge from the canal 
authority, nor was this possible without spending a 
considerable sum of money.

(ii) The words Tarn Taran, Rasulpur and Waltoha sections 
of the Upper Bari Doab Canal are not self-explanatory. 
If the hon. Member will kindly specify the sections 
according to canal R. D. the required information will 
be collected and supplied to him.

(c) (i) Yes and in case of sowings the record is for the acreage
sown.

(ii) Yes.
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(iii) No, nor is this possible without spending a consider

able sum of money with corresponding advantage.

(iv) Yes.

(d) No sowing and planting work has so far been donj as 
turn for sowing and planting operations on these 
Minois and'distributories has not yet come according 
to the prescriptions of the working plan.

(e) Rs. 2,80,934/-.

(f) (i) Before the transfer of charge of this canal to the Forest
Department grazing was permitted on certain canal 
banks and grass cutting was also allowed in certain 
regeneration areas and crops below 5—6 years. This 
practice continued till < August/ 1950, and not the 
Irrigation Authorities have issued instructions not to 
permit grazing*as even the slightest damage to canal 
banks is undesirable because very high supplies of 
water are being run in the channels. Grass cutting 
is, however, allowed.

(ii) No. The area was however, leased out for grass cutting 
during July-August and Rs. 543/- were realised in 
open auction.

(g) (i) Nof known. It is not possible to count the trees
without cpending a large sum of money ;

(ii) Trees are not enumerated every year ; the enumeration 
is done only at the time of preparation of working plans. 
Approximate volume of timber etc. can however, be 
always roughly estimated on area basis.

RECOVERY OF ARTICLES FROM T1 E DISTRICT BOARD SARAI,
AT BE AS, DISTRICT AMRITSAR.

638. Sardar Saji an Singh: Will the hon. Chief Minister be
pleased to state :—
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(a) the full descriptions of the articles together with their weight, 
their number and their value which were taken into posses
sion by the raiding party of the Police on 2. 10. 48 from 
the District Board Sarai situated at village Beas, District 
Amritsar in connection with the case against Sardar Joginder 
Singh, Sub Inspector Police ;

(b) whether these articles were auctioned ; if so, when and by 
whom ;

(c) (i) the full details regarding weight, number, and the des
cription of these articles which were handed over to the 
auctioning authorities for auctioning ;

(ii) the total sale price realised for each of the different 
catagories referred to above ;

(iii) whether some of the articles were found missing at the 
time of auction ; if so, their list together with their
details ;

(d) the manner in which the articles recovered from the house of 
the officer referred to in part (c) (i) above were disposed of?

The hon. Dr. Gopi Chand Bhargava :

(a) The details of the articles taken into possession by the Police 
are given in the lists marked ‘A’ and ‘B’t. Their weights 
and value are not available. These recoveries were, however, 
made on 2. 10. 47 and not on 2. 10. 48.

(b) Articles noted at serial Nos. 8, 11, 12 and 13 of list ‘A’ were 
auctioned on 7. 11. 49 and those at serial Nos 16, 17 and 
19 of the same list on 31. 1. 50 by Custodian’s Department.

(c) (i) All the articles enumerated in list 'A* mentioned in part
(a) supra, excepting 3 lorries noted at Serial No, 14 
which were given to owners of supurddari, were handed 
over to the Custodian’s Department.

(ii) Rs. 4690/-on 7. 11 49^ Details showing amount fetched
f  by each article is not available 

Rs. 1201/ on 31. 1. 50 J with the Police.
(iiit) No.

f  Kept in the Library.
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(d) The articles noted at serial Nos. 1 and ; 12 of list ‘B’ were 

confiscated by the State, and deposited in the District 
Malkhana, Amritsar, being confiscated ones. The remaining 
articles noted in list ‘B’ were returned to S. I. Joginder Singh 
under the orders of Magistrate. The articles noted at 
Serial Nos. 1 to 7, 9. 10, 15, 18 and 20 of list LA’ were made 
over to the Custodian’s Department and further details 
regarding their disposal etc. are not known to the Police. 
Final orders for the return of lorries (mentioned at Serial No. 
14 of list LA’; to the owners which are already with them on 
sapurddari, have been passed by the court concerned.

GRANT OF PENSION, ETC. TO THE WIDOW OF THE 
DECEASED CHOWKIDAR OF VILLAGE GHURKWIND, 

DISTRICT AMRITSAR.

641. Sardar Sajjan Singh : Will the hon. Chief Minister be
pleased to state :—

(a) whether the village chowkidar of village Ghurkwind, Police 
Station Bhikiwind, District Amritsar was shot dead by a 
gang of theives while he was on patrolling duty in the month 
of August, 1950 ;

'(b) if the answer to part (a) above be in the affirmative, whether 
Government has awarded any family pension or has given 
other financial help to the family of the deceased ; if not, the 
reasons therefor ;

(c) whether the widow of the deceased applied to the Deputy 
Commissioner, Amritsar for financial help ; if so, the decision 
arrived at by the Government in the matter ?

The on. Dr. Gopi Chand Bhargava :

(a) Yes.

(b) A proposal for the grant or extraordinary pension to the 
dependents has been received from the Police Department
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and forwarded to the Accountant General, Punjab tor 
report.

(c) Yes. As stated above, the case is with the Accountant 
General, Punjab.

RESTRICTIONS ON PUBLIC MEETINGS, PROCESSIONS 
AND USE OF LOUD SPEAKERS, ETC., IN THE STATE.

642. Shri Amar Nath Vidyalankar : Will the hon. Chief Minister 
be pleased to state : —

(i) the name of the cities where restrictions under section 
144 of the Code of Criminal Procedure on public 
meetings, processions, use of the loud speakers and 
megaphones had been imposed during the year 1948, 
1949 and 1950.

(ii) the duration for which such restrictions continued in force 
in the cities referred to in part (i) above ?

The hon. Dr. Gopi Chand Bhargava.

(i) and (ii) A statement is laid on the tableJ

NATIONALIZATION OF MOTOR TRANSPORT IN THE STATE.

643. Pandit Jiwan Lai : Will the hon. Minister for Revenue
be pleased to State whether the Government intend to nationalize 
the motor transport in the state, if so, when ?

The hon. Sardar Kartar Sinsrh :

Government have decided to postpone further nationalization of 
passenger transport for 3 years in view of the recommendations made 
by the Assembly during the last Budget Session.

t  Kept in the Library.
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DESTRUCTION OF CROPS BY CATiLE IN THE STATE,

644. Pandit Jiwan Lai : Will the hon. Minister for Public Works 
be pleased to state :—

(a) whether the Government is aware of the fact that due to 
closing down of n unerous slaughter houses in rural areas of 
the State, since 15th August, 1947, a large number of cattle 
are roaming about and destroying crops ;

(b) whether the Government is aware of the fact that old,
sick and useless cattle are let off by owners to graze jn the 
fields and the village cattle ponds also refuse registration 
of such cattle ;

(c) whether Government proposes to take some steps to avoid
further loss of destruction of crops ; if so, the details 
thereof ; if not, the reasons therefor ?

The hon. Captain R^njit Singh :

(a) The stoppage of slaughter must have increased the number 
of stray cattle.

(bi Reports regarding stray cattle destroying crops have been 
received, but Government are not aware of cattle ponds 
refusing to receive them.

(c) In order to combat the menace of stra}r cattle, a bill to 
amend certain sections of the Cattle Tresspass Act, 1871, is 
introduced in the current session of the Assemcly. The 
question of enhancing the existing scale of fine for impounded 
cattle is also under trie consideration of Government.

CONSOLIDATION OF HOLDINGS IN THE STATE.

654. Pandit JiWail Lai : Will the hon. Minister for Revenue be
pleased to s’ ate : —

(a) the area of land consolidated in acres district-wise in the
State since the last Budget Session of the Assembly ;

(b) whether the Government is aware of the fact that Harijans 
and non-Zamindars have no rights in Shumilat-Iand in 
the State and get no sites for manure pits as a result thereof ;
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(c) whether the Government have considered the claims of non- 
Zamindars and Harijans for alloting them sites for manure 
pits at the time of consolidation of holdings ;

(d) if the reply to part (c) above be in the affirmative, the names 
of villages together with their districts where such non- 
Zamindars and Harijans have been given sites for manure 
pits ;

(e) if the reply to part (c) above be in the negative ; the steps, 
Government propose to take to remove their hardship ?

The hon. Sardar Kartar Singh :

(a) District. 
Ferozepore 
Gurdaspur 
Amritsar 
Jullundur 
Hoshiarpur 
Ludhiana 
Ambala 
Karnal
Rohtak
Gurgaon
Hissar
Kangra

>
a/

(b) Yes.

(c) Yes.

Area consolidated in acres.
921 

2859 
29'  2 

10060 
4569 

14420 
15773 
11658

Work has recently started and consoli
dation ( perations have not yet been 
completed in any village of these 
districts.

(d) A list is attached.*!*

(e) Does not arise.

DELIMITATION OF CONSTITUENCIES IN THE STATE.

646. Pandit Jiwan Lai ; Will the hon. Chief Minister be pleased 
to state :—

KeDt in the library.
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(a) whether the Government has completed the work of delimita

tion of constituencies foi the coming General Elections in 
the State ; if so, the basis thereof :

(h) whether the Government is aware of the fact that the 
electoral lists in the State were highly inflated as a result of 
bogus registrations and the registration of minors ; if so, does 
the Government propose to revise the existing electoral lists ,

(c) whether the constituencies are to be delimited on basis 
of population ; if so, the steps, the Government have taken 
to correct doubtful methods in the census in the neai future ?

The hon. Dr. Gopi Chand Bhargava :

(a) No.

(b) No. On the other hand, a revision of the rolls of the State 
is at present in progress in order to rid them of duplicate 
entries. This has been necessitated by the fact that a large 
number of persons mostly displaced, had been included in 
the robs twice, once at the time of the preparation of the 
draft electoral rolls in 1948, and a second time in the sup
plementary rolls at the places to which they had moved as 
a result of allotment of land or otherwise since their first 
registration.

(c) The constituencies for the first elections under the new Con
stitution are not to be based on census figures of population 
but on population as worked out from voting strength in 
the manner laid down in the Constitution (determination 
of Population) Order, ?9)50. Revision of the Electoral roll 
has been undertaken with the object of eliminating duplicate 
entries, dead voters etc.

AREAS TO BE BENIFITED FROM NANG\L PROJECT

647. Pandit Jiwan Lai : Will the hon Minister for Public Works 
pleased to state :—
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(a) whether it is a fact that he Punjab Government has put up 
a model map showing areas to be benefited from Nangal 
Project at a stall in the International Engineering Exhibitoin

r  going on in Delhi ;
(b) whether it is also a fact that the Hariana Districts have not

been included within that area ; if so, the reasons therefor ?
The hon. Captain Ranjit Singh :
(a) Yes.
(b) No.

*

*
* - ELECTIONS TO LOCAL BODIES.

648- Pandit Jiwan Lai: Will the hon. Minister for Public 
Works be pleased lo state:—

(a) whether the Government proposes to hold elections to 
Local Bodies before the corning General Elections ;

(b) whether the Government have finally delimited the consti
tuencies ; if not, when does the Government expect to 
complete this work and the principles Government proposes 
to follow in the matter of delimitation of constituencies ?

The hon. Captain Ranjit Singh:
«r

(a) The question of fixing dates for elections to local bodies is 
under the consideration of Government

(b) For the purpose of elections to local bodies, the Assembly 
rolls have been adapted wholesale. When thes? rolls have 
been finaly published, the constitution of each local body 
will be fixed and thereafter steps will be taken for the 
delimitation of constituencies on the following principles:—

f (i) The seats will be reserved for Scheduled Castes in propor
tion to their population for a period of 10 years.

(ii) The constituencies will be single—member constituencies. 
Where reservation in favour of Scheduled Castes is 
necessary, plural—member constituencies will be 
formed.
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CRIME in GURGAON DISTRICT.

649. Pandit Jiwan Lai.: Will the lion Chief Minister be pleased
to state:—

(a) the number of murders, dacoities, burglaries, and other 
such crimes registered in the Gurgaon District during the 
year 3 948, 1949 and 1950 respectively ;

(b) whether the number of such crimes was on the increase or 
decrease, comparatively in the year 1959 together with the 
reasons ther for ;

(c) the number of such cases traced during the period men 
tioned in part (a) above ?

Thehon. Dr Gopi Chand Rhargava:

(a) and (;) A state nent is laid on the table. 1
(b) Th * crime declined during the year 1950 due to vigorous 

patroling and well supervised investigation of cases by the 
Gurgaon Police.

SUPPLY OF ELECTRIC ENERGY TO BALLABGARH TEHSIL.

650 Pandit Jiwan Lai: Will the. hon Chief Minister be pleased to
state:—

(a) whether the Government has received any representation 
from the inhabitants of Ballabgarh Tehsil for the supply 
of electric energy for irrigation purposes from the 
proposed power house, at Faridabad Township;

(b) if the reply to part (a) above be in the affirmative the
action, if any, taken by the Government in the matter?

The hen. Dr. Gopi Chand Bhargava :

(a) It is true that che Government has recently received 
representation from the inhabitants of Ballabgarh 
Tehsil for the supply of electrical energy for irrigation 
purpose; from toe proposed power house at Faridabad 
Township.

1 Kept in the Library.
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(b) The Power House at Faridabad is being installed by the 
Faridabad Development Board under the aegis of the 
Government of India. The Electricity Branch of the 
Punjab Government is negotiating with the Board for 
release of power from this Power House to the extent 
of 300 kws. for supply to Palwal. Ballabgarh was not 
previously thought of as there was no such demand 
from that town till recently. If power is made 
available by the Faridabad Board at reasonable rates, 
the Punjab Government will have no objection to 
electrifying Ballabgarh also enroute to Palwal. It may, 
however, be added that Ballabagrh is included in the 
first stage of electrification of the Nangal Power Project 
and supply to any extent required by the Ballabgarh 
Tehsil could be made available in 19:>3.

PARLIAMENTARY AND PRIVATE PARLIAMENTARY
SECRETARIES

651. Pandit Jiwan Lall : Will the hon. Chief Minister be pleased 
to state :—

(a) the number and names of the Parliamentary and 
Pnvate Parliamentary Secretaries at the time of the 
last Budget Session ;

(b) the number of the same at present ;

(c) the reasons for increase or decrease in their number;

(d) the amount of T. A. drawn by each one of them since 
their appointments ?

The hon. Dr. Gopi Chand Bhargava :

(a) There was no Parliamentary or Private Parliamentary
Secretary at the time of last Budget Session

(b) 13 Parliamentary and Private Parliamentary Secretariers 
were appointed this time. Since then Sardar Gurbachan 
Singh, Parliamentary Secretary, Industries and Civil 
Supplies has died. So their number at present is 12.
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[Chief Minister]
(c) There is no question of increase in their members as no 

appointments had been made as in (a). There is a 
decrease of one owing to death of one Parliamentary 
Secretary as described in (b).

PARLIAMENTARY SECRETARIES

(d) 1 . S. Shiv Saran Singh Rs. 18 / 12/-
2. S. Ajit Singh Nil
3. Thakur Beli Ram Nil
4, Ch. Jagdish Chander Nil
5. Prof Sher Singh Nil
6. Pt. Bhagat Ram Nil
7. Shri Dev Raj ^ethi Rs. 200/4/-
8. S. Wary am Singh Nil
9. Late S. Gurbachan Singh Rs. 488/-

10 Ch. Samar Singh Nil

PRIVATE PARLIAMENTARY SECRETARIES

1 Ch. Harbhaj Ram Nil
2. Ch. Matu Ram Nil
3 S Shiv Singh Nil

SUPPLY OF IRON AND STEEL QUOTA FOR AGRICULTURAL 
IMPLEMENTS IN GURGAON DISTRICT

652. Pandit Jiwan Lai : Will the hon. Minister for Education 
be pleased to state :—

(a) The quota of iron and steel supplied to Gurgaon district
for agricultural implements in the year 1950 ;

(b) the names of the agents together with the quantity °* 
iron and steel supplied to each one of them for distri. 
bution in the respective tehsils of Gurgaon district during 
this period ;



Unstarred Questions and Answers (2) 51

(c) The names of Zamindars who received such supplies to
gether with the quantities tehsil-wise ;

(d) whether axle of bullock-cart wheels comes within the
meaning of agricultural implements ; if so, whether 
iron required for the same purpose was supplied to 
Gurgaon district ?

The hon. Sardar Narotam Singh :

(a) 814 tons.

(b) Iron for heavy implements was supplied to the following
fabricators ,—

Tons cwt qurs lbs
(i) Pandit Mills, Baliabhgarh 

(ii) >. R. Tyal and Co. Farrukh
53 2 2 4

Nagar 21 4 2 3

(iii) Shri Des Raj Vij, Gurgaon 75 0 1 21

(iv) Surrendra Foundry Gurgaon 39 13 3 18

(v) Palwal National Co-operative,
Palwal 48 16 5 27

(vi) Ranjit Steal Works, Faridabad. 16 17 3 12

(vii) Bhawani Sahai Bishamber
Dyal, Rewari 4 12 0 7

(Since removed).

In addition to the above, 55 tons M. S. Squares 3/4'* for phallas 
was supplied through the Commission Agents.

(c) Statements are enclosed in original. +

(d) (i) Yes.

(ii) the required category of iron for this implement has 
recently been received and is being supplied to cultiva
tors this month.

Jkept in the Library
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BADMASHES No. 10 IN THE STATE

653. Pandit Jiwan Lall : Will the hon. Chief Minister be pleased 
to state : -

(a) the number of Badmashes entered in Register No. 10 in 
each distict of the State on 1st January, 1950 ;

(b) whether the Police Department usually revises and checks
such lists in each police station annually ;

(c) the number and names of such Badmashes in Gurgaon 
District who applied for removal of their names from the 
said list in the year 1950 ;

(d) the number and names ot those who were removed from 
such list in the year 1950 ?

The hon. Dr Gopi Chand Bhargava :

(a) Hissar 520 Rohi ak 432 Karnal 791
Gurgaon 315 Ambala 449 Simla 8
Kangra 155 Hoshiarpur 489 Jullundur 303
Ludhiana 506 Ferozepore 816 Amritsar 1363
Gutdaspur 700.

(b) Yes. Twice a }7ear.

(c) Four. It is not in the public interest to disclose names,
(d; Forty two —do—

DIGGING KANKAR FROM LAND BY LAND OWNERS IN THE STATE.

654. Pandit Jiwan Lall : Will the hon. Minister for Revenue be 
pleased to state whether the Government propose to allow the digging 
of Kankar (Kacha lime) for building purposes by the landowners 
from their own lands without any restrictions ?

The hon. Sardar Kartar Si ngh:
No.
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OPENING OF BASIC SCHOOLS IN THE STATE

655. Pandit Jiwan LaU : Will the hon. Minister for Education 
be ph ased to state : —

(a) the number of the basic schools opened in the State since 
March, 1950 ;

(b) whether it is a fact that large number of basic shools could 
not be opened due to shortage of trained basic teachers ; 
if sc, the steps, if an}/, taken by the Government to 
meet this shortage ;

(c) by what time Coes the Government hope to give effect to
the Compulsory Primary Education Act ?

The hon. Sardar Narotam Singh :

(a) 22.

(b) This is also one of the reasons. Government has already 
started two basic Training Schools, one at Jagraon and 
ihe other at Satrod. A Basic Training Class has also been 
attached to Jat High School, Rohtak. The Junior teachers 
Training Class attached to the Mission School, Moga is 
proposed to be converted into a Basic Training Class from 
1st April, 1951. The question of converting the Junior 
Teachers Training Class attached to Christian High School 
Kharar into Basic Type is under the consideration of the 
Department.

(c) The Compulsory Primary Education Act, 1919 is already in
force. A new Primary Education Act is under consideration 
of the Government.

LEVY OF PROFESSIONAL TAX IN DISTRICT GURGAON

656. Pandit Jiwan L ai: Will the hon. Minisier for Public Works 
be pleased to state whether the Government has received any 
representations from the D. B. teachers of Gurgdon District protest
ing ag.dnst the levy of professional tax on them ; if so, the action 
taken by the Government in the matter ?
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The hon. Captiin Kanjit Singh :

(a) No.
(b) Does not arise.

PANCHAYAT CASES IN DISTRICT GURGAON.

657. Pandit Jiwan Lall: Will the hon. Minister for Public
Works be pleased to state:—

â) the number of cases dealt with by village panchayats in 
1950, tehsil wise, in Gurgaon District ;

(bj the number of transfer applications and revision petitions ; 
if any, filed during the same period, tehsil-wise;

(c) the number of panchayat decisions reversed by the law 
courts in the same period ?

The hon Captain Ranjit Singh:

(a), (b) & (c).

Tehsil Gurgaon Rew^ri Palwal Ballabgarh Nuh Ferozepor Jhirka.

(a) 94 57 428 411 147 153
(b) 13 15 38 16 2 3
(c) 6 6 13 11 0 1

CONSTRUCTION OF N tW  ROADS IN DISTRICT GURGAON

*658. Pandit Jiwan Lall: Will rhe hon. Minister for Public
Works be pleased to state:—

*
(a) the mileage of new construction under major roads, minors 

roads and village roads respectively m the Gurgaon District 
under the Five Year Post War Plan ;

/
(b) whether the Government has received any representation 

from the public to expedite work on the Second Class Roads,
(Ballabgarh-Tigaon, Hodal-Hassanpore and Palwal-Pinag- 
wan); il so, the action taken thereon ?
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The hon. Captain Ranjit Singh:

(a) The Five Year Road Development Plan is under preparation 
ani, therefore, the mileages asked for cannot be given.

(b) No representation has been received from the public regard
ing any Class II road. The roads referred to by the hon. 
Member are Class III Roads and only one representation has 
been received irom the public regarding Ballabgarh Tigaon 
Road. The Chairman, District Board, Gurgaon, has been 
asked to take early steps to bring it in a proper state of 
repairs and a recommendation has also been made to the 
Government to promote this road to Class II.

DISPOSAL OF DEAD CATTLE IN RURAL AREAS.

669. Pandit Jiwan Lall: Will the hon. Minister for Rehabilitation 
be pleased to state:—

(a) whether the Government is aware of the fact that the 
disposal of the dead cattle in rural areas of the State has 
been causing friction between the Harijans and the Zamin- 
dars since the partition ;

(b) whether it is a fact that a large number of cattle is burried 
without even the skin or hide being removed;

(c) the steps if any, Government propose to take to remedy 
this loss of skins and hides and to remove this cause of 
friction mentioned in part (a) above ?

The hon. Sardarlshar Singh Mujhail:
(a) Yes, to a certain extent in some places.

(b) Things are now reported to have considerably improved since 
partition.

;‘ c) Government have started six centres in Rohtak District 
as an experimental measure where dead animals are being 
handled by Government experts for oibtaning hides, skins.
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bones, hoofs etc. If this scheme proves successful, it will 
be extended to other places in the State.

BRIDGE READS ON AGRA CANAL.

660. Pandit Jiwan Lail ; Will the hon. Chief Minister be pleased 
to state:—

(a) Whether the Government is aware of the fact that approaches
to the Bridge-heads on Agra Canal in Gurgacn District 
are in a deplorable condition ;

(b) whether the Government propose to take up the matter with 
the Uttar Pradesh Government ?

The hon. Dr. Gopi Chand Bhargava:

(a) Yes, the condition of some of the ramps is not good.

(b) Yes.

TAKING OVER BY GOVERNMENT OF DISTRICT BOARD 
HIGH SCHOOL, TIGAON, DISTRICT GURGAON.

661. Pandit Jiwan Lall : Will the hon. Minister for Education
be pleased to state whether a r.presentation from residents of Tigaon, 
and surrounding villages of District Gurgaon asking the Government to 
take over the control of D. B High School, Tigaon, has been received; 
if so, the action taken thereon ?

The hon. Sardar Warotam Singh :

Yes. The same has been forwarded to the Inspector of Schools 
Ambala for report for the consideration of Government if and when 
jt is decided to provincialize or open new schools. It may, however, 
be added that due to financial stringency, Government are not 
considering any schools for provincialization at present.
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ADDITIONAL POLICE POSTS IN AMBALA AND JULLUNDUR
DIVISIONS.

662. Sardar Sajjan Singh : Will the non Chief Minister be
pleased to state :—

(a) the names of areas in each district of Ambala and Jullundur
Divisions, resoectively, in which Additional Police Posts 
were quartered between the period 1st January 1943 to 14th- 
August 1947 ;

(b) the amount assessed as cost of the police post in each such 
area for the f̂irst year ;

(c) the total annual land revenue in each of the areas referred to 
in part (a) above at the time when the costs were assessed for

the first year ;

(d) the ratio in the land revenue and the cost of the police posts 
referred to above ?

The hon. Dr. Gopi Chand Bhargava :

The answer to this question is not yet ready. It will be supplied 
to the hon. Member when ready.

REVENUE PATWARIS.

663. Sardar Sajjan Singh : Will the hon. Minister lor Rehabilita
tion be pleased to state :—

(a) the names of the revenue patwaris of District Amritsar who 
have reached the age of 55 years ;

(b) whether they have been granted extension ; if so, the reasons
therefor; v

(c) whether the persons referred to in part (a) above were
medically examined and found fit for service before the sanc
tion for their extension was granted ;

(d) whether any of these patwaris has been discharged or is
proposed to be discharged after the 1st April, 1951 ?
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The hon Sadar Ishar Singh Mujhail :

(a) A list showing the names of patwaris of this district who
have attained the age of 55 years is placed on the table.f

(b) All the patwaris mentioned in the list were recruited before 
the 1st January 1937, and are thus governed by paragraph 
3. 55 of the Punjab Lands Record Manual as amended by 
correction slip No. 62 LRM dated the 1st January, 1937, 
so far as their retention in service after the age of 55 years 
is concerned. According to this paragraph such patwaris 
can be retained in service, as a matter of course, up to the 
age of 60 years, after which they can be granted extension 
only if they are, after a strict test of efficiency, considered 
fit to perform the duties of a patwari efficiently. Patwaris 
men ioned at serial No. 14, 19 and 20 have been granted 
extension up to 15-11-1951, 31-3-1951 and Z3-4-1951, respec  ̂
tively after applying the above mentioned test.

(c) In view of the reply given at (b) above the question for 
medical examination does not arise.

(d) Does not arise at present. Each case will be decided on 
merits at the proper time.

T A. DRAWN BY OFFICERS OF AMRITSAR DISTRICT.

664. Sardar Sajjan Singh : Will the hon. Chief Minister be
pleased to state :—

(a) the places visited by each of the 1st class Magistrates of 
Amritsar District outside the district head-quarters during 
the month of January 1951 ;

(b) the period for which each of them remained encamped at 
these places during the period mentioned in part (a) above ;

(c; the travelling allowance drawn by each of them for this 
period ;

tKept in the Library-
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(dj the travelling allowance drawn by each oi the Magistrates, 
Revenue Officer 1st grade, Senior Superintendent of Police, 
Additional Superintendent of Police of Amritsar district 
during the year 1950 ;

(e) whether any Government owned vehicle was placed at the 
disposal of any of these officers during the year 1950 ; 
if so, (i) the kind of vehicle ; (ii) the date when it was 
placed at his disposal ?

The hon. Dr. Gopi Chand Bhargava :

(a) to (e) The statements containing the required information 
are placed on the table, f

TRAVELLING ALLOWANCE DRAWN BY HEADS OF 
DEPARTMENTS IN THE STATE.

665. Sar ar Sajjan Singh:  Will the hon. Chief Minister be
pleased to state the travelling allowance drawn by each Head of 
Department during the year 1950 in the State ?

The hon. Dr. Gopi Chand Bhargava :

A statement is enclosed, f

ADDITIONAL POLICE POSTS AT VILLAGES MAKHI KALAN 
AND SUR SINGH, DISTRICT AMRITSAR.

666. Sardar Sajjan Singh : Will the hon. Chief Minister be
pleased to state :—

(a) the various items taken into consideration while calculating 
the actual cost of the additional police posts of villages 
Makhi Kalan and Sur Singh, Tehsil Patti, District Amritsar 
and the actual expenditure incurred under each such item 
respectively ;

fK ep t in the Library.
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(b) the total actual cost of each of the above-mentioned police 

posts to be recovered ;

(c.) the names of persons exempted from the payment of the tax 
of each village referred to above and the reasons therefor 
in each case ?

The bon Dr. Gopi Ghand Bhargava:

(a) Makhi Kalan. Sur Singh.
Pay of Establishment. 334 3-2-0 5774-0-0
Conveyance allowance 300-0-0 358-1-0
Dearness allowance. 2266-12-0 3892-8-0
Uniform allowance (initial and
annual) 650-0-0 1400-0-0
Beds and Boxes 75-0-0 150-0-0
Hutting charges. 240-0-0 120-0-0

Contingencies. 24-0-0 24-0-0
Pension contributions. 323-6-5 622-4-9

Total 7222-4-5 11940-13-9

Besides the above expenditure, the Government have actually 
spent mone\ on the following items :—

1 . Training of police personnel required to man the posts.
2. Supervision of superior officers.
3. Arms and ammunition supplied to the police personnel.

4. Interest on the money spent in advance for the maintenance 
of the posts.

(b) As at (a) above.
(c) None.

ENQUIRY AGAINST A MEMBER OF BALLABGAKH 
MUNICIPALITY.

Pandit Jiwan Lall: Will the lion. Minister for Public. Works be
pleased to state:—
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fa) whether any enquiry was instituted by the Government 
against a member of the Ballabgarh Municipali ty in the year 
1949-50 ;

(b) whether it is a fact that the Sub-Divisional Officer, 
Palwal and the Deputy Commissioner, Gurgaon, found the 
said member guilty ;

(c) if the answers to parts fa) and (b) above be in the affirma
tive ; the action taken by the Government in the matter.

The hon. Captain Ranjit Singh;

(a) Yes.

(b) A final report from local officers is still awaited.

(c) Does not arise.

EJECTMENT NOTICE AGAINST TENANTS ETC. In THE STATE.
668. Sardar Sajjan Singh: Will the hon. Minister for Revenue

be pleased to state:—

(a) the number of ejectment notices anH suits filed against the 
tenants in the revenue courts of each district during the years
1946, 19-i8, 1949 and 1950, respectively ;

(b) the -number of cases in which notices of ejectment were 
issued or decrees passed against the tenants during each of 
1he years referred to in part (a) above ?

The hon. Sardar Kartar Singh: The answer to this question is not 
yet ready. It will be communicated to the hon. Member as soon as 
information is received from district offices.

REQUISITIONING OF SHOPS AND HOUSES AT SIMLA.

* 669. Sardar Sajjan Singh: Will the hon. Chief Minister be
pleased to state:—
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(a) (i) Whether any shops in the lower Bazar of Simla were

requisitioned by the District Authorities ; if so, their 
list together with full description of their situation and 
the names of their owmers ;

*
(ii) the date when each of these shops was requisitioned

together with the purpose for which it was requisi
tioned : ^

(iii) the monthly rent fixed by Government after the requis
ition of each of these shops ;

(b) (i) Whether any rent has so far been paid to each of the
owners ; if so, the date of such payment till now ;

(ii) whether it is a fact that there has been delay of more 
than six months in the payment of rent in any case ; if 

so, the reasons therefor ;

(c) (i) the number of the houses and bungalows, requisitioned
during the years *1947-48,1948-49, 1949- 195b and 1950- 
51 respectively at Simla ;

(ii) the annual rent fixed after the requistion of these houses 
and bungalows ;

(iii) whether the arrears of rent of these houses and buildings 
have been cleared till now ; if not, the reasons therefor ?

The hon. Dr Gopi Chand Bhargava:

m

*

(a) and (b) The enclosed sfalemei.t t 
information.

gives the required

(c) (i). 1947 48 - 255

1948-49 270
*

1949-50 — 99 Vt-

1950-51 — 20
“ '■N.

I kept in the Library.
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(c) (ii) The annual total compensation fixed for the houses 
mentioned in part (c) (i) comes to Rs. 3,36,733/2 .

(c) (iii) A sum of Rs. 2,56,602/1/- out of a total of Rs.
3,36,733/2/- has already been disbursed. A balance of 
Rs. 80,131/1/- is lying undisbursed as the owners 
concerned have not turned up to receive payment.

NEW SCHOOLS FOR GIRLS AND BOYS IN THE STATE.

670. Sardar Sajjan Singh : Will the hon. Minister for Education
be pleased to state :—

(a) the number of new schools for girls and boys that have been
opened by the Government during the years 1947-48, j 948— 
49, 1949-50 and 1950-51 ; if so, the list of such schools ;

(b) the number of the High, Middle and Primary Schools run by 
Government, District Boards and Municipal Committees, 
respectively, during each of the 3/ears referred to in part
(a) above ;

(c) the number of the colleges run by the Government, District 
Boards and Municipal Committees, respectively, during each 
of the years referred to above ;

t'd) (i) the total amount spent by the Government for running 
these institutions referred to in parts (b) and (c) above 
during each of the years referred to in part (a) above ; 
(ii) the total amount given by the Government to the 
District Boards, Municipal Committees and Small Town 
Committees during each of the years referred to above 
for education purposes ; (iii) the total amount spent by 
District Boards and Municipal Committees from their 
own funds to run these institutions during each of the 
years referred to above ;
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(e) the total number of students who were on the rolls of the 

Government, District Board and Municipal Committee edu
cational institutions during each of the years referred to
above ;
. »

(f) whether Government intends to bring any change in the
present system of imparting education ; if so, the steps, if 
any, so far taken by the Government in this direction ?

The hon. Sardar Narotam Singh :

(a) 1
(b) | Statements giving the required information, as available,
(c) y are laid on the table.4-
( d )  & i
(e) J
(f) In pursuance of the policy of Government to introduce 

Basic Education in the Schools of the State, necessary 
steps in this direction are being taken. Two Basic Training 
Institutions have been started at Jagraon (Ludhiana) 
and Strod (Hissar). Some of the privately managed 
Training Institutions have been encouraged to take to the 
training of teachers in Basic Education. The local bodies 
are opening 25 Basic Primary Schools each year on a 
cent-per-cent grant basis from Government. Steps are also 
being taken to ask Local Bodies and Private Managements 
to convert the existing schools into the basic type. Govern
ment propose to convert one Basic Primary School in each 
Division as a Model School.

New syllabus, on the Basic pattern, has been prepared for schools 
and new books according to the new syll ibus will be introduced in 
the I, II, V and VI (English only) classes of the schools in the State 
with effect from the next session, and in the remaining classes in 1952 
and 1953.

INCREASE IN CATTLE WEALTH OF THE STATE
671. Sardar Sajjan Singh: W ill the hon. Minister for Education be 

pleased to state:—
J Kept in the Library* *” ~~~
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la) the steps, if any, taken by the Government to increase the 
cattle wealth of the State ('uring the last 3 vears and with 
what results ;

(b/ whether any new Veterinary Hospitals have been opened by 
the Government during the period 1-4-48 to 31-12-50 ; if 
so, the names of such hospitals ?

The hon. Sarcar Narotam Singh:

(a) (i) From 15-8-47 to 30-12-50 as many as 1006 pedigree
bulls of the famous Hissar and Hariana breed were supplied 

to different Districts Boards at a concessional rate of 
Rs 250/- per bull from the Government Livestock Farm 
Hissar, for breeding purposes in the State. The number 
of pedigree cow and buffalo bulls at work in the State 
now L 6530 and 3574 respectively apart from several 
privatly owned buffalo and cow bulls approved by the 
department as fit for breeding purposes.

, i
(ii) The ‘Murrah’ is a milch breed per excellence in India. 

Buffaloes of this breed are exported from this State in 
large numbers annually to various states of the Indian 
Union, particularly to the big cities of Bombay and 
Calcutta. The private breeders, though very keen in 
buffalo rearing, are handicapped due to poverty and the 
vicious circles of famines occurring every third or fourth 
year and cannot maintain even the most prized buffaloes 
wit h the result that almost all the valuable buffaloes 
are sold out of the State. To conserve this valuable 
breed, a Murrah Buffalo Breeding Farm, Hissar has 
been started at the Government Livestock Farm/ 
Hissar, from January, 1948, which aims at producing 
pedigree male and famale buffaloes for breeding 
purposes and supply to various bonafide breeders in 
the State.

(iii) With a view to re-establishing the famous milk producing
Sahiwal breed of cows in this State a herd of this breed 
has also beeen located at the Government Livestock 
Farm, Hissar with the subjects mentioned under (ii) 
above.
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(b) Yes. The following 18 new Veterinary Hospitals and 2 

Permanent Outlying Dispensaries have been opened by 
Government :—

1. Kubaheri i
2. Mani Majra Ambala District.
3. Kurali >1
4. Kalka j
5. Mandaura District Rohtak.
6 Kairo District Hisstr.
7. Dorangla District Gurdaspur.
8. Ramnagar District Ferozepore.
9. Sidhwanbet District Ludhiana.
10. Hajipur District Hoshiarpur
11 . Chetinpura District Amritsar
12. Kot Khai District Simla — Since merged in

13. Loharu District Hissar.
Himachal Pradesh

14. Pataudi District Gurgaon.
15.
16

Sujanpur 1 
Paprola ^ District Kangra

17.
18.

Nadaun J 
Keylong Excluded area of Lahaul (Kangra district)

19. Gauli fPermanent Outlying Dispensaries in Kangra
20. Jowali District.

Note:—Hospital No. 1 at Kubaheri was closed down from
28 2.1950 due to the inability of the District Board, Ambala to continue 
the same out of their own funds.

ADJOURNMENT MOTIONS.

Mr. Speaker : The Legislature Secretariat has received notices of
nine adjournment motions and they all relate to two or three matters. 
I find th it in the Governor’s Address all these matters have been 
referred to in oae form or another and the hon. Members will have 
occasion tomorrow and on another day to discuss these matters. For 
this reason I disallow all these adjournment motions.
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Mehta Ranbir Singh : I do not want to question your ruling,
but I want to have your ruling about the conventions which we shall 
have in this House in future.

Mr. Speaker : The hon. Member perhaps does not know that
in the House of Commons during the whole year there are not 
more than 4 or 5 adjournment motions. The hon. Member is anti
cipating certain matters which are going to be disscused tomorrow and 
on another day. If in future I find that there is an adjournment 
motion which really requires consideration b}' the House, I would 
certainly be quite prepared to admit. But when I know that the 
same matter is going to be discussed in a day or two I do not find 
any purpose served in admitting an adjourment motion on the same 
subject. Further these matters which are raised by these adjournment 
motions can also be discussed during the general discussion of the 
Budget and that has been the practice for the last 15 years or more. 
It is only in exceptional cases that an adjournment motion is allowed
to be discussed during the Budget Session.

■

Mehta Ranbir Singh : My submission is that if the adjournment
motions are disposed of in this manner, then it will result in the 
violation of conventions established in this House. The proceedings 
are governed by rules and I would like to bring to your notice Rules 
50 and 51. My submission is that the Chair may hear us and then give 
his ruling.

Mr. Speaker : It is not necessary. Only if there is any doubt
in my mind about a particular matter, I shall call upon the hon. 
Member concerned to explain, otherwise it is not necessary for me to 
call upon him to bpeak.

Shri Ram Sharma : You have just referred to the convention
followed by the House of Commons and said that during the whole 
year only 4 or 5 adjournment motions are discussed there. But here 
in this House thev are never allowed to be discussed.

POINT OF PRIVILEGE.

Shri Khim Sen Saehar : On a question of privilege, Sir. I beg to
draw your attention to the answer given to Starred Question No. 2701.
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The statement made by the hon. Chief Minister in reply to a supple
mentary question that all activities intended to change the present 
Government are traitorous, is an inroad on the privilges of the members 
of this House which they possess by virtue of their membership. 
Therefore I beg permission to move the motion that the answer given 
by the Government has not the approval of this House.

Mr. Speaker: No doubt that was the statement made by the
hon. Leader of the House. Perhaps it should not have been made.
It is for the courts to decide such matters. It is a matter of judicial 
opinion. That was the reason why at that tune I expressed my view 
that it was a legal question and should not be discussed here.

A5 for the question of privilge, it is only a statement and if any 
member of this House is in any way affected, either by a certain 
order of the Government or otherwise, say if any member is prohibited 
to make any political speech or is arrested for making any  ̂speech, 
then there are the courts to decide the matter and to see whether he 
comes under the grip of the law or not. The speeches in this House 
are privileged and I find that the hon. Members are criticising the 
Government in every possible way. For these reasons L think the 
question of privilege does not arise at. this stage. If at a later stage 
the Government takes any action or asks hon. Members not to say 
anything against the Government or the party in power, then perhaps 
the question <»f privilege might arise.

Shri Bhim Sen Sachar : If I may be permitted to make a
statement, there is an apprehension among members of this House that 
they may be proceeded against on the strength of the statement 
mad by the Government, became that statement will now go up and 
will be published and brought to the notice of the smaller executive. 
When they see that this is the view of the hon. Chief Minister who 
represents the Government that anybody who indulges in any activity 
for changing the present G .vermnent is guilty of the activity of a 
traitor, they may take action accordingly Therefore, there is the 
apprehension that any Member of the Houce who seeks to change the 
present Government may be arrested or detained and it will be too 
late for yon to give him any protection.

Mr Speaker : That was the point raised by the hon. Member on
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this side in regard to the case of Master Tara Singh. So the hon. 
Member need not be afraid ol such things.

Chief Minister : The original question related to political prisoners 
and I said that there was r no question of any political prisoner. A 
prisoner is one who is convicted by a court of law and as long as 
one is not convicted, he is not a prisoner. I said there cannot be 
any political prisoner now. In my opinion there cannot be any 
political prboner now in the real sense of the word who may have to 
fight for the freedom of the country. In that sense I may say that 
a man who says that now the country is not free and does any action 
against an established Government and the court convicts him then he 
is a criminal and not a political prisoner and a man who tries to 
overthrow the established Government by violence and by unlawful 
means is a traitor.

Shri Virendra : May I enquire whether the Government and the
Ministry are one and the same or whether they are two different things? 
For, according to the Constitution, you can overthrow a Ministry but 
you cannot overthrow a Government established by law. The hon. 
Chief Minister has said that one who tries to overthrow the Government 
established by law is a traitor*

Mr. Speaker : Anybody who intends to overthrow the Govern
ment established by Constitution of India by-certain subversive activities 
is a traitor. In criticising the Ministry or in trying to overthrow the 
Ministry, ar^body can say whatever he likes so long as he does not 
transgress any law. „

DAMAGE BY LOCUSTS.

Chief Minister: Sir, I am told that when I was away for a.
little time, there was a talk about the damage caused by locusts. I 
may say that the locust question is as important, if not more impor
tant, than the flood question. Therefore I shall try to find sometime 
for the discussion of the steps that the Government has taken in this 
connection and I shall welcome any proposals from hon. members to 
minimise the menace.
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Shri Prabodh Chandra: May I know whether the hon. Leader
of the House can speak on something which is not before the House? 
The adjournment motion in this connection was ruled out of order.

Mr. Speaker; Yes, he can make a statement about a certain 
matter.

PANEL OF CHAIRMEN.

Mr. Speaker: Under Rule 11(1) of the Punjab Legislative
Assembly Rules, I nominate the following hon. Members as the Panel 
of Chairmen •' —

1. Shri Ram Sharma.

2. Mehta Ranbir Singh.

3. Chaudhri Lahri Singh.

4. Sardar Gurbachan Singh Bajwa-

RESOLUTIONS

Shamlats in Rural Areas

Shri Ram Sharma (Southern Towns, General, Urban (Hindi):
1 beg to move*.—

This Assembly recommends to the Government that early steps be 
taken to see that common lands (Shamlat?) in the rural areas in 
the State are not partitioned in a way which puts to great trouble 
and hardship the non proprietors, particularly Harijans, «nd the 
cattle of such people.

Sir, the Resolution that I have moved concerns those poor people 
in general who in the parlance of land revenue are termed as the 
Non-proprietors and the Harijans and other poor people living in the 
rural areas in particular whose sources of livelihood are meagre and 
limited. In view of the fact that these days when much is being 
talked of about the fundamental rights and everybody whosoever he 
be is out to fight for his rights, you will find, Sir, that this 
resolution is directly concerned with the majority o*
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population of the State who want to live in peace and also want to 
be treated with respect. Under the circumstances, I am of the 
opinion that there is nothing in the resolution which may stand in 
the way of the Government in implementing it or in other words in 
issuing such instructions under the existing law as may prove 
detrimental to the interests of the poor non-proprietors in general and 
the Harijans in particular. I had given notice of this very resolution 
during the last session of the Assembly when it could not secure first 
or second position in the agenda of resolutions. However, I am given to 
understand that Government have on the basis of this resolution 
enquired from the district authorities of the State about the exact 
position as to how and where the partition of common lands has 
resulted in great trouble and hardship to the non-proprietors. Here 
I have no hesitation in saying that the contagion of this disease of 
causing hardships and troubles to these poor people has spread to a 
great extent in the districts of Rohtak and Hoshiarpur. In some other 
districts too we find such state of affairs but to some extent only, and 
not as much as you will find in the two districts of Rohtak and 
Hoshiarpur.

Chaudhri Suraj Mai : Because there are mischief-mongers in
these two districts.

Mr. Speaker : No interruptions please.

Shri Ram Sharma : I know that there are some districts where
there are very few common lands, hor instance in Jullundur division 
where there are very few common lands, there the partition of such 
lands has not resJled in great trouble and hardship in a large measure. 
Mr. Speaker, I would like to make this point clear that we are not 
concerned with the extent of the area in the districts where common lands 
have been partitioned but what we are chiefly concerened is that the 
poor nonproprietors in general and our Harijan brethren in particular 
are not objected to any hardship. I have come to know that the 
Government have ieceived the reports about the exact position from 
the district authorities regarding the difficulties which the non
proprietors in general and Harijans amongst them in particular are 
faced with. Before I hear from the hon. Minister about the exact 
position 1 would like to point out that 1 am given to understand that 
mstructions have been issued by the Government in the matter of 
partition of the common lands (shamlats) in the State.
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[Shri Ram Sharma]
Sir, I can say with confidence that the Government do not care to 

se ' w hether the instruction issued by it from time to time are strictly 
observed by the departments or not. I would like to enquire from 
the hon. Minister for Revenue whether any action has been taken by 
the Deputy Commissioners on the instructions that were issued by the 
Government in connection with the partition of the common lands in 
the rural areas ? I hope the hon. Minister will clarify the position. It 
so appears that some of my hon. Friends do not attach much 
importance to this matter as in their opinion no hardship or trouble 
is ci used to the non-proprietors by the partition of common lands. But 
I would like to inform the House that the problem is very acute in my 
own district and the non-proprietors are put to great trouble by the 
partition of the common lands. There are three types of common lands

(i) forest lands on which land revenue is assessed;

(ii) Joint common lands which are called ’banni, for the
common use of land owne s and for their cattle;

(iii) such forest land which is surrounded by abadi on all sides
and is mainly used for grazing cattle.

Their is a vast area of such common lands in my dsitrict on which 
land revenue is assessed. I would, therefore, like to impress upon the 
Governmen that. (At this stage Ch.udhri Badlu Ram s'ood up to say 
something), Sir, I will not give way to the hon. Member unless he rises 
on a point of order. Sir, I was saying about the division of three 
kinds of comiron land in the rural areas. These Shamlats should be 
partitioned in such a way that it might not put non-proprietary classes 
particularly the Harijans into any hardship in respect of cattle grazing. 
Thev are socially very backward and economically very poor. 
Th se people are put to great trouble when these shamlats are 
partitioned. I know that there is a law governing the division of 
such lands and that certain instructions have also been laid down for 
this purpose. I have witnessed the condition of such people in my 
own ilaqa and am in a position to say that these people suffer badly 
from the effects of these partitions. Such state of affairs also exist 
in other districts and my hon. Friends would be able to throw light 
in respect of their own districts. So far as the law in force in the 
Punjab with respet to the assessment of land revenue is concerened, 
I would like to make the position clear that in Section 11 1 of the 
Land Revenue Act, 1887 it is laid down that —
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Any joint owner of land or any joint tenant of a tenancy in which a right 
of occupancy subsists, may apply to a Revenue Officer for partition 
of his share in the land or tenancy, as the case may be.

In the light of this provision the Government should consider 
that if any restriction is not imposed on the partition of these shamlats 
then the life of non-proprietors as well as the proprietors may become 
difficult. Whereas it has been provided in Section 111 of 
this Act that any joint owner of land may apply to a Revenue 
Officer for partition of his share in the land but certain restrictions 
and limitations have also been imposed on partition. In S ction 112 
of the Land Revenue Act it is laid down that—

Places of worship and burial-grounds held in common before partition 
shall continue to be so held after partition, unless the parties otherwise 
agree among themselves and record their agreement and file it with the 
Revenue Officer.

This means that places of worship etc., cannot he allowed to 
be partitioned except with the consent of the parties concerned, and 
in the event of their mutual agreement. If there is no agreement on 
this matter the partition cannot take place.

Chaudhri Suraj Mai : This is absolutely a wrong interpretation.

Shri Ram Sharma : The hon. Member should remain prepared 
to explain the correct position.

Chaudhri Suraj M ai: God save us from these newly-made 
lawyers.

Shri Ram Sharma : I do not claim to have become a ‘vakil' 
though I think it should be ? matter of pride for everybody to advocate 
the cause of the poor. (Interruptions) bir, I would lequest you to 
dissuade the hon. Members from interrupting me or permit me to 
deal with them myself. Then, Sir, it is clearly laid down that—

The partition of any of the follow ng properties namely : — (a) any embank
ment, watercourse, well or tank and any land on which the supply of 
water to any such works may depend.

(b) any grazing ground, and

(c) any land which is occupied as the site of a town or village and is 
assessed to land revenue maybe refused if in the opinion of the Revenue 
Officer the partition of such property is likely to cause inconvenience to 
the co-sharers etc.
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r[Shri RamSharma]
So, Sir, it is far from my intention to suggest that at present 

there is no law or regulation to govern the partition of sharnlat lands. 
Already a provision exists that partition of such and such common pro
perties maybe refused on the ground that it would cause inconvenience to 
the co-sharers. But, Sir, the snag is that there have always been inrregu- 
larities and difficulties in the matter of partitioning of shamlats and 
cases of hardship have always been occuring despite the help of lawyers 
to the parties concerned. Even the recourse to law courts has not 
often (resulted in what may be called a reasonably fair and just settle
ment of this vexed problem. This has been admitted in the Land 
Administration Manual itself.

Paragraph 457 reads :

No branch of revenue work used in former days to be worse done than 
partition cases. Scandalous delays were a.Uo« ed to occur. No proper 
care was taken to iav down clearly the mode of partition or to define 
accurately the limits of the land assigned to each shareholder or to 
point these out on the spot to the parties interested. Years after 
an elaborate partition had been made on paper it was not infrequently 
found that the existing facts of possession in no way agreed with 
the allotments shown in th" file. Matters have improved of late years 
but much watchfulness on the part of the Revenue Assistant and 
Deputy Commissioner is required to prevent undue delays, and to 
secure tlut partitions are fairly carried out and given effect to fully 
and promptly

Minister for Revenue : But does the hon. Member know when
this Mannual was written ?

Shri Ram Sharma : I t ’s admitted in the Manual that in the
past settlement of tins problem had not been free fiom difficulties and 
delays and 1 hough there was some improvement, irregularities, delays 
and scandals still continued to be associ rted with it. In order to 
refresh Cover ment’s information about this matter, I would like to 
quote from Section 453 ot the Manual. 4 his will make clear the 
intention of the Act so that the Government may be able to see 
whether this legislation is being put into effect in its spirit or not.

The village site, unless in the very rare case of its being assessed to land 
revenue cannot be partitioned by proceedings under the Land Revenue 
Act. Even if it is assessed, the Assistant Collector may refuse par
tition, and this discreti onery power may propeily beheld to extend 
to the uncultivated land round a village which is used as stardit'g 

ground for cattle or occupied by enclosures for fodder and manure. Places
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of worship and burial grounds cannot be partitioned unless the 
paities record and file an agreement assenting to their division Any 
embankment, water course, well or tank, and the land by the drainage 
of which a tank is filled, and any grazing land may be excluded from 

partition.

This shows that the problem existed even then and the Govern
ment was conscious of it. It is stated further that land hunger is now so 
great that many of the owners may clamour to have it divided.

What I want to point out is that the instructions embodied 
in the manual should be faithfully carried out and in fact this is my 
chief aim in bringing this resolution before the House. The manual 
further states :—

One must think not onb of the wishes of land owners’ like Chaudhri 
Suraj Mai ‘but also of the likelihood of the partition causing inconven
ience to other residents of the village, as, for example, the menials, have 
been accustomed to use the common property. When any of it is 
excluded from partition, the Assistant Collector “ may determine 
the extent and manner to and in which the sharers and other persons 
interested therein may make use thereof...........................  I

I have read out the relevant extracts from the Manual to show the 
legal position of the common lands in the rural areas. It is clearly stated 
therein that while partitioning lands not only the interests of the 
proprietors are to be kept in view but the direct and indirect interests 
of the non-proprietors are also not to be lost sight of. As a matter of 
fact my intention in moving this resolution is that I should bring to 
the notice of the Government that the instructions contained in the 
Manual are not being observed. If the Government officers concerned 
were to adhere to only one half or even one-third of these instructions 
there would have been no necessity of bringing this resolution. But 
unfortunately it is not so in practice and the Government should not 
take shelter behind this Manual saying that what I desire to be done 
through this resolution is already being done. Any how I have 
placed before the House he legal position in connection with partition 
of common lands and wish to point out to the Government the way 
in which these lands are being partitioned. So far as the actual position 
is concerned, I dare say that at any rate in my district, L e. District 
Rohtak the situation has become extra-ordinarily dangerous. In about 
half of the villages of this district, people have applied for partition 
with the result that a large scale litigation has been started. These 
applications have given rise to serious disputes and the relations 
between the proprietors themselves have been very much strained. As
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[Shri Ram Sharma]
for the relations of the non-proprietors and the proprietors, less said 
the better. The non-proprietors have not only been cut off from the 
proprietors but have to face serious difficulties. I submit that the 
Government should take all necessary steps to stop partition if and when 
it is found to be objectionable. But unfortunately the Government 
is doing just the opposite of it. There wis a dispute about lands in 
about four or five Vi U rges and the Police reported that in order to 
avoid any serious disturbance the lan i in question should be occupied 
by the Government. But the Magistrate who was to decide the case 
held that there was no need of these disputed lands being taken over 
by Government.

Sir, applic itions have been m ide for partition in a number of 
villages, for example, in the villages of Bhaparauda and Bahmanauli 
in Tehsil Jhajjar and in the village of Pihar Kalan in Tehsil Sonipat. I 
am making a special mention of these villages lest it be said that my 
remarks are indednite t nd vague. Here I wish to point out that when 
these applications are made, Commissions are appointed to affect parti
tion and huge sums are given to the Members of the Commission, who 
are usually lawyers and who may not be able to earn such amounts 
for months.

Chaudhri Lahri Singh : Government has no voice in such matters.
Shri Ram Sharma : If the Government cannot help these things,

people will have to think as to what kind of Government they should 
have and for such an act on their part nobody will be able to dub them 
as traitors. In such ’a circumstance this Government may have to suffer 
the fate of Governments which have been over-thrown by the people

4

e. g., the Chiang Kai-ShckGovernment. The Government should n«»t 
be somnolent when loot is being committed on a large scale and thous
ands of rupees are bung grabbed by way of bribes. I may here say 
that my remarks should nut be confined only to revenue disputes, they 
equally apply to the civil cases. The Government should try to find 
out a solution of this problem and in case it cannot solve it by itself, it 
should have recourse to the advice of the Central Government. And in 
case the Central Government is also not in a position to help, advice 
may even be had from the foreign Governments.

{At this stage Mr. Speaker vacated the Chair and it was occupiea by 
Sardar Gurbachan Singh Bajwa).

Ii the Government and the hon. Members pay proper attention 
to this matter and realise the gravity of the situation, some solution
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should be possible for checking this deploiable state of affairs. 
Already the conditions are such that in one village thousands of rupees 
were wasted by certain parties for getting shamlat lands partitioned. 
Ultimately a Board or a Commission was set up. One of che parties 
to that dispute was sentenced to imprisonment for one year under 
Section 420 of the I. P. C. but he m imaged to secure his release by 
paying about five hundred rupees as biibe to certain persons. The 
problem of partition of common lands is not only proving a source 
of hardship to poor non-proprietors but it is giving rise to difficult 
problems for others also. On getting up one fine morning some 
proprietors find that strange demarcations have been made overnight 
and there is no land for their passage even. This greed for land is 
not a new problem. It has existed since long and there is reference 
to it in over half a century old Land Revenue Manual also People old 
have always tried to appropriate such lands but this tendency has 
considerably increased since the attainment of freedom. 1 he people 
in the vill iges are so panicky these days that they do not know what 
the Government will do witn tiie common lands, if any. They have 
therefore started partitioning these as quickly as possible. I do not 
mean to say that the land reform policy of the Government is 
responsible for this state of at fairs. In the districts oi Rohtak and 
Hoshiarpur where the lands are unirrigated, the area of common 
lands is much more than in other districts where the lands are canal 
irrigated. In the latter, maximum land is brought under cultivation 
and very little of shamhit is left. For these reasons the number of 
applications for the partition of such lauds will be lesser in Gurgaon, 
Hissar and Karnal but this problem is very acme in Rohtak. In 
Hariana Prant, Rohtak has always been the pioneer whether in good 
things or bad. I do not say that it has always occupied a leading 
position in good things alone In the matter of disputes, strifes and 
such oth.r undesirable things also, Rohtak has occupied the foremost 
place in Harima Prant. For these reasons, I feel that because the 
question of partition of common lands has assumed a very acute form 
in Rohtak, similar conditions are likely to prevail in other districts 
also. The Government should not feel unconcerned about this matter 
simply because it is not very acute in Gurgaon, Hissar and Karnal 
districts. When it has arisen in one district it is likely to spread to others 
also. The number of applications for partition of common lands is 
increasing, litigation is much more than before and -relations between 
the proprietors and non-proprietors are becoming very strained. As
a Congress worker, I receive reports of such happenings every day
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[Shri Ram Sharma] ,
People are very much upset, about, it I know that th Government' < ; 
is‘ not-■ .com)Merely ignorant of the situation. They have received 
rejVort̂  about it 'and have already issued certain, instructions to iKe''J 
Deputy commissioners. The..1Governm^nt realises the gravity of the f 
situatmiLbutT'^ee] that in spite oif the instructionsi;issued by it, the  ̂
problem has not ye t been solved., .^Jhe whole matter has taken a very J 
serious'turn*. Poor Harijans, weaversand.cobblers are all anxious to nave'1 '■ " e ■■ t < , • t i (• < i : ,,, j
some land for carrying on-their, trpde;$..They are very much agitated on 'f) 
finding ihat no ! land is being lert for, them. , Whenever an application r{

1 a ; I ' r iis made for partition of a certa n, common /and, parties to the case 
are summoned by the Board constituted.^ by the, iGoverninent. Their i; 
claims regardirg Jthe portions’ of land which shopld be given to them h 
are heard ' but ho attention is ever paid, <tothe interests of non - 1‘ ' ’ 1 1 '■'■■■■/, I y ■ - Iproprietors. Has such a Board ever, ascertained the views of these1,1 
poor people wh-1*' depend On that common land .?, l,hese. people are J 
completely ' ignored.^ The proprietors, are spending thousands o f '1 
rupees on disputes' for partition of land,, and heavy . bribes are being1 
offerred in the quarters concerned. Jl]is, ls giving pise a very17 
difficult situation.-- -Poor weavers, for instance, are being left no land '

1 ’ ' ' ' J i*. J t (On which to carry on their weaying business. These people havef-■ ■ ' • j .. i j
genuine complaints in this niafter.J 1 he Government should pay1 
immediate attention to it bacause the desire for partition of common’1 
lands ‘has recently increased manifold. This problem has a cToso1 
bearing on the conditions of law and order in the State/ I he relations- 
between proprietors and non-proprietors are becoming1 very strained- 
and the Government .should seriously think as to what steps it should! 
take immediately. The prevailing 'conditions' are hornifnl for the! 
State as- a whole and,. T,-shall suggest to the Government to set up 
some special agency for devising means to check this state of affairs; 
The number of applications made in Hoshi trpur i istrict for partition 
of common lands will rev al the intensity of ‘ the situation m Huge 
amounts are, being given as bribes and various other ills are resulting 
therefrom This problem warrants immediate action Oti; then part of 
the Government. 1 - •

There is one thing more vhich is responsible L r, the ,eyergrowing 
craze for the partitioning of the Common lands. Sometiipe back, the 
.Government started the grow more forests campaign ^nd r for this 
purpose it began to acquire all common lands. In itself, it is p 
commendable step. But it has created the impression in the minds of 
the zamindars tnat instead of giving the common jungle lands to tlVe
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1

*

Govern ment,Theyr should diyjde .them,( among themselyes.. Besides, the 
acquiring, of the land for growing trees, is creating hardship for the 
people who are, sought to be benefit ted by this resolution. The Govern- ! 
ment has acquired/ comipon jungle lands at a number of places in my " J 
district. One of such pi a ces is ]\lurthal.. 1 he influential people of these 
places manage to get on leqse the common lands while restrictions are 
imposed on the poor iand, helpless people. The poor people are not allowed 
to* graze their / cattle om these lands npr are they allowed to gather 
leaves there.; In this, way, the Forest Department is also creating 
hardship for the poor, people while the rich arid the influential are being 
benefitted., This lact increases the, craze for the partitioning of the 
commou lands among, the people. '' t (

^ -  »• " ,  - i
v Now I want to say a few words to the Government. I mean,

I 1-/have to , make a few suggestions to it. Before I do that,' I ' 
would like to point out that in our country, today, a great stress is 
being laid on the improvement of the cattle wealth. For this purpose, 
Central Cattle. Show has, already, been organised at Hissar arid the 
prize distribution, at the Show will be done by the President of the o* *  ̂ : ; j I

Union, /J his , question of improvement of the caftlewealth is also*/ 
related to the problem of the partitioning of'the common lands. 'I f the ( ̂ i ' t '  ̂ ; f •, q 1 #common lands are partitioned, the proprietors might be able to maintain , 
their cattle, but it would become impossible for the non-proprietors q 
to do SO. ' ■’ ' ■ ; ■' ■> , Vi !, j

J 1 fMehta Ranbir Singh ; On a point ,of order. Sir. I want to draw 
your attention to Rule 124. >j;According, to , this rule, the mover cannot 
speak* for more than half an hour,; except with  ̂ the permission ‘ of the 
Speaker. 1 ■ < 1 r i i ; » r

• l': ill')
•• ' - < ' -,-M | ,
! "I ' ' r -' / 1 / (

' Shri Ram Sharma,;, Sir, if I have violated any rule, I will1 resume
my 'seat. ! f 1 ;i ;i ' ; 1

-  •'3 ...................j • < \ Y  ............."
( Mehta Ranbir Snigh : Sir, rule 124 provides—

, . f ' ’ • i t ( ' .>
No speech on a resolution except' With the permission of the Speaker, shall 

, exceed fifteen minutes in uuratidn r • < 1 ■ •
; ' ! I ■ ‘1 1 . 1 ' ' *

Provided' that the >mover of a resolution when moving the same and the
' Minister to'whose department the resolution relates, when 'speaking

; ' for the first time, may speak for thirty minutes. t ’ ' } 1 > / .
‘ (i -) N ' m ,,, • , , "  ? 1

Mr. Chairman (Sardar Gurbachan Singh Bajwa) : With the
■permission of the Speaker.

\ -  //
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Shri Run Sharma : I was saying, Sir, that this question of the
partitioning of the common lands is directly related to the question of 
the improvement of our cattle wealth. The Government must necess
arily prescribe a limit below which the jungle lands (Shamlat) will not be 
acquired so that the p ‘ople might graze their cattle on it. It should 
also stop the partitioning of such lands. When the land holdings ar > 
consolidated and the Bhakra canals are constructed, the people would 
be better off and consequently they might stop the partitioning of the 
common la mis. But so long as that does not happen, the Government 
should instruct its revenue officers to exercise their discretion in favour 

of the poor people and not in favour of the rich and the influential. 
But the trouble is that the Government officers themselves belong to 
the class which is wv*ll-off They even honestly exercise their discretion 
against the poor people. There are two big classes in the country, namely 
the haves and the have-nots. So the Government should see that the 
officers do not belong to and favour the class of haves. I personally 
know that the sub-judges, more often thin not. exercise their dis- 
crtion in favour of the owners in cases of house rent. Similarly the 
revenue officers favour the rich and the infiuentid in the cases of 
partitioning of the common lands. Of course, there are exceptions 
just as some stray Englishman had sympathies with our struggle for 
polical independence in the past.

(At this stage Mr Speak *r resumed the chair)

There are very few Brahmins who have regard for the Harijans. 
There are very few Jats who care for the interests of the other castes. 
Such persons are, in fact, very few who can pull themselves up from 
their sectional interests and work for others. The point to be 
considered here is that majority of those who are entrusted with 'he 
task of running the administration of t he country consists of such 
people as [ have described above. Under such circumstances I can 
only appeal to such persons that they should try to exercise their 
discretion in favour of those who are poor and down-trodden and who 
really deserve everv kind of help at their hands. Sir, my submission 
is that instructions should be issued with this end in view. I have 
no desire to prolong the debate unnecessarily So after bringing one 
or two things more to the notice of the hon. Members I shall resume 
my seat. One of these is that the work of partition of the 
Shamlat lands should not be undertaken, if possible, at places 
where the area of such land is very small. A limit should be 
fixed below which no partition should take place. This will go a long 
way in helping the poor non-proprietors and the Harijans of those
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villages. The Government should see that no partition takes place 
at such places. Another matter to which I wish to draw the attention 
of this House is the question of economic holdings. It is in the 
interests of production that early steps are taken in this direction. 
So far as the partition of Shamlat lands is concerned I have already 
stated that a limit should be fixed so that the sufferings of the poor 
are minim zed. As a matter of fact, we are here to safeguard their 
interests and if we fail in that they will only curse us. The third 
matter which the hon. Members should take note of is that the present 
laws, so far as this matter goes, give a wide scope tor unnecessary 
litigation. The Government should take steps to see that such 
litigation is reduced to the minimum. It is harmful both to the 
people concerned and the Government. The laws should be amended 
and clear instructions should be issued with a view to achieve this 
desired end. A. a matter of fact such instructions should be more 
clear and the Government should see that they are followed by all. 
I have seen in the case of the tenancy problem as also in this case 
that such instructions, as were issued from above, were not followed 
by the subordinate staff. So they ceased to bear any useful results. 
Instructions were issued for checking ejectment of tenants in the 
State. But we no’ ice that during the current year the notices for 
ejectment are far more numerous than in the preceding years. Last 
year there were not more than fifty or hundred cases of ejectment. 
But this year tne number of notices issued to the tenants has gone 
up to about two thousand. As the poet has said ?

waa S 331 f e w  3  3  ^  of)u a s
if a srfar nqr ^  ?qr 3? I

In actual practice steps contrary to the instructions are taken by the 
authorities.

Mr Speaker : Please be relevant and speak to the motion.

S »ri Ram Sharma: Sir, my submission is that the Govern
ment should take care to see that at least in this matter the inst
ructions that they are reported to have issued should be followed. 
One matter to which more attention should be paid is that in Revenue 
and Civil Courts whenever any matter comes up for consideration the 
Judges should be istructed that unless such non-proprietors and Hari- 
jans are given an opportunity to have their say the division ot Shamlat 
Land should not be recognised. It is very necessary that such non
proprietors are heard. It is a matter of regret that at present the officers
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[Shri Ram Sharma]
do not pay any heed to what these people say. An approved list of 
honest and respectable persons should be kept who may be consulted 
in such matters so that the difficulties of these people are fully placed 
before the Government officials. So far as Civil Courts are concerned, 
what I wish to say here is that there the interests of the poo/ should be 
fully safeguarded. If need be, the Central Governm nt may be moved 
in this matter. The rights of the non-proprietors and Harijans and 
other poor persons in the rural areas should be fully safeguarded by 
means of necessary legislation or oth rwise by issuing instructions as 
may be found necessary according to the circumatnces of each case. 
But what T wish to stress is that the Government should see that such 
instructions, as they issue, are followed by t >eir subordinate officials. 
With these words I resume my seat.

Mr. Speaker : Motion moved -

This Assembly recommends to the Government that early steps be taken t< 
see that common lands (shamlats) in the rural areas in the State are 
not partitioned in a way which puis to great trouble and hardship the 
non-propnetors, particularly Harijans, and the cattle of such peop'e.

Master Gurbanta Singh (Julludur, General, Rural, Reserved Seat)
(Punjabi) : Sir, the resolution before the House which has been moved 
by my hon. Friend Pandit Shri Ram Sharma is an important one. 
I h ive stood up in order to extend'my support to it. In this connec
tion what I wish to say is that the partition of the Shimlat lands in 
the rural ureas of our State his put the poor people especially the 
Harijans to a great hardship. Such non-proprietors and the Harijans 
have no oih r pi u;e where they may be able to graze their cattle and 
the partition of Shamlat lands G a hard blow for them to bear. There 
are many instances where the Harijans have been unable to bear this 
hardship. It is a matter of regret that now when 1 am going to explain 
these difficulties of the Harijans and othei non-proprietors the hon. 
Minister-in-charge is not in his seat. But still 1 do hope that my 
views will be conveyed to him.

Now 1 would like to make a lew observations in regard to the 
manner in which partition of the common lands is brought about and 
the way how it adversely affects the Harijans. One method is by 
consolidation of holdings. During tin se operations the common lands 
are utilised in lavour of one party or the other. The other method
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is that the zamindars divide the common lands in the ordinary course 
of their requirements. So what happens is, that no care is taken by 
the parties to leave any stripe of land befoie the abadi sites or houses 
of Harijans for their use. As a result of this the Harijans are put 
to great hardship and trouble because not only they are not complete
ly b .rricaded and prevented from moving out of their houses foi want 
of an outlet, or a p issage but they are also debarred from grazing 
their cattle in the common lands. I would elucidate my point by 
citing a few examples from the district of Jullundur. There is 
a big village, named Bhidana, m that district. During the Second 
World War, the Harijans of this village helped the Government in 
their war effort by freely offering themselves for recruitment to the 
Army and th is fact was duly recognized by the Military authorties. 
Now there are a number of Harijan families living outside the abadi. 
At the time of consolidation of holdings 'in Bhidana village, no land 
was allowed to be left by the authorties before the houses of these 
Harijans, either as an outlet for enabling them to go out and 
attend to their calling or for the purpose of grazing their cattle. Conse
quently they have been reduced to the position of prisoners in their 
own homes. If they move out, they run the risk of trespassing the 
lands of zamidaras and inviting trouble from the latter who invariably 
tyranise the former. The Harijans have represented their diffi
culties to the Deputy Commissioner as well as to the hon. Minister for 
Revenue bnt it is a thousand pities that no action has been taken by 
any of the authorities to redress their grievances. The result is that 
half of the Harijan families in that village have been uprooted 
because they have been compelled to leave the village and seek their 
livelihood and lodging elswhere. Their difficulties do not stop here. 
Since the zamindars have erected barriers on the lands before the 
houses of Harijans and have not Heft any outlet for the drainage of 
rain water, the whole water coming from the village during the rainy 
season, gets collected in the mohalla of Harijans and -makes their 
life difficult. Last year many mud houses of the Harijans collapsed 
as a result of the action of the rain water. Then there are other 
villages like Kishengarh and Sunar Khurd in Tehsil Phillaur, where 
the same tyrannical treatment has been meted out to the poor Hari
jans They have been totally ignored at the time of partition of 
Shamlat fands. In the village Sunar Khurd, the Harijans entreated 
the authorities carrying out division of common lands to set aside 
some land for them and they helped them by plying the
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‘Phirni* all the time the operations for partition continued. But I 
regret to in from the House that at the end of the operations, they 
were cold shouldered by the authorities as'no land was left for their 
use. It goes without saying that as a result of the partition of common 
lands, the Harijans have been subjected to great hardships bv the 
zatnindars. They are not allowed by the latter to pass through their 
lands. Since they have no other recourse except to trespass the 
lands o* the zamindars situated before their houses, the zamindars 
maltreat them ; They do not permit them tv) ease themselves in their 
lands I request the Government to adopt effective measures to see 
that at the time of partition of common lands, the Harijans are 
given their due share of land situated befere their houses for purposes 
of a passage to move out and for grazing their cattle. Now this 
harsh treatment or oppression is not restricted to the Harijans only, 
all the artisens who are also non-proprietors, living in the villages 
fare the same fate at the hands of the zamindars. Now these poor 
people cannot afford to quit the village and take their abode in the 
towns as the cost of living there is extremely high. Since they are 
very useful in the rural economy, I feel that they deserve a humane 
treatment at the hands of the zamindars. But as the latter 
have little feeling in this matter, I would appeal to the Govern
ment to come to the rescue of the poor non-proprietors, particularly 
the Harijans and issue instructions to the officers concerned that some 
land must be left for the use of these people at the time of partition, 
so that they could heave a sigh of relief. They, too, should have an 
opportuni y to graze their cattle.

Then, we have been told by the hon. Minister for Revenue that 
under the existing law no such partition of common lands can take 
place. But the difficulty is that this law is observed more in the 
breach by the officers than in its maintenance. T'hey compulsorily parti
tion the common lands, little caring lor tin rights of the Harijans. In 
other words they ride rough shod over the laws that have been framed 
for prohibiting division of common lands in the rural areas. I hope 
the hon. Minister would see that the officers do not violate the rules 
in this connection. Then I may also point out that in the past 
those people who had left these commjn lands for the common good 
of all the inhabitants of the villages, were no fools. They had the 
greatest good for the greatest number at their heart They wanted
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that both the poor and the rich, all alike, should benefit from the 
common lands. It is therefore, essential that the Harijans who form 
integral part of the rural population, should be given some relief in the 
matter of common lands. I would request the hon. Minister for 
Revenue that the rules referred to by him, under which common lands 
cannot be divided, should be given wide publicity. The officers concern
ed should be asked to avoid partition of common lands in the first 
instance and if at all the partition becomes necessary, enough land 
should be set aside for the use of the Harijans. With these words, Sir, 
I wholeheartedly support the resolution now before the House.

Chaudhri Lahri Singh (Rohtak North, General, Rural) (Hindustanis: 
Sir, We find that now-a-days the partitioning of common lands in the 
rural areas of certain districts and particularly in the district of Rohtak, 
is being carried on vigorously. Now this is a function which does not 
fall within the purview of the Punjab Government.. This is a matter 
which is directly connected with the Civil Procedure Code. In other 
words it is the Central Government which is competent to issue any 
instructions or make any law or modify the Civil Procedure Code for 
bringing about a division r f the common lands in the villages. Then, 
Sir, under the partitioning operations of common lands, the non-propri
etors particularly the Harijans are put to a great hardship. In all the 
cases regarding the division of common lands, which went before the 
courts, the request of the Harijans or for the matter of that non-propri
etors for leaving a strip of l md for their use was never granted by the 
courts. The Sub-Judges have always pleaded their inability to help 
them on the ground that the law did not permit them to leave a strip 
of land before the houses of non-proprietors at the time of partition of 
common lands. They say this is possible only if the law on the subject 
is amended by the Government Consequently no lands are left before 
the houses of non-proprietors and Harijans to enable them to move 
out or use the same as a grazing ground for their cattle. Thus these 
people are pur- to a great trouble. Some non-proprietors manage to 
purchase certain strips of lands lying before their houses, but poor 
Harijans cannot afford to do so on account of their impecunious 
condition. It is no exaggeration to say that in yO per cent partition
ing operations of common lands in the Rohtak District; no land has 

been left for the use cf Harijans. I brought this matter to the notice 
of the hon. Minister Shri Prithvi Singh Azad, but he, too, has not 
moved his little finger in the m it ter to improve the hard lot of the
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Harijans. I may tell the House that when I was a Minister of the 
Government, I particularly stressed upon the then Premier the desirabi
lity of doing something for alleviating the distress of the Harijans in 
this direction. But nothing wa> done in this regard, I would submit 
that justice demands that at the time of' division of common lands, the 
existence of Harijans should not be ignored i y the authorities. That 
strip of common iand which lies before heir houses should not be 
partitioned in favour of the parties coucerned, but should be left 
untouched for the use of the poor Harijans, whose utility in the 
economic life to the villages, cannot be denied. I would, therefore, 
request the Government to see that at the time of division of Shamlat 
lands, enough land is set aside by the office! s concerned for the use of 
Harijans. It is common knowledge that they are being treated very 
harshly and are subjected to great indignities in this matter in the 
district of Rohtak So it is the bounden duty of the Government to 
afford relief to the Harijans in this connection. It is gratifying to see 
that the hon. Sardar Kartar Singh is in charge of the department 
which is carrying out the partition of common lands in the rural areas. 
It goes without saying that the hon. Minister is a practical type of 
man. He has evinced keen interest in the matter of consolidation of 
holdings and has taken prompt action under the Land Alenation Act in 
declaring certain castes in the Government Gazette as agriculturists, 
thus enabling my hon. friend Pandit Stari Ram Sharma to cry himself 
hoarse before the people to be jubilant over the magnanimity of the 
Government. ([Laughter) l hope the hon. Minister will rise to the 
occasion and do something substantial to save the Harijans because 1 
feel that the State is to be saved from these miseries. Under the 
circumstances, I would request the hon. Minister to bring in some 
legislative measure for exempting partition of shamlats in lront of the 
houses of non-proprietors. If this is done, I am suie, non-proprietors 
in general and the Harijans in particular would be thankful to him 
and the Government and also the hon. Members of this House. The 
House will agree with me when I sav that the partition of the shamlat 
lands is the basis of all such controversial issues exiting at present in 
most of the rural areas of the State. Mere speeches both inside and 
outside this House in favour or aeainst this proposition will, I am sure, 
not result in any good. Here I won id like to make this point clear 
that I am not against the partition of common lands for I do not lose
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sight of the fact that big landlords have continued their hold on such 
lands. As a matter of fact I am of the opinion that nothing should 
stand in the way of the Government in partitioning the shamlat lands. 
But at the same time I want that the areas in front of the houses of 
non proprietor Harijans should be exempted from being partitioned, 
My hon. hriened Shri Ram Sharma has in the course of his speech 
referred to the partition of f-rest land around the villages. In this 
connection I am reminded of a story. Once a newly elected member 
of a district board was asked by a village boy as to why he had not 
protested in the meeting of the Board against refixation of the price of 
a post card at three pice. The newly elected member being himself 
as ignorant as tne boy who did not know that the District Board had no 
hand in such matters, told him in reply that sleep had overpowered him 
so much in the committee room that he came to know afterwards about 

the decision. Similarly my hon. Friend Shri Ram Sharma has come 
forward with a suggestion that Government should partition forest 
lands around the villages and also the grazing grounds. What I mean 
to point out is this that Government should make some amendment in 
the existing law and in case u is not possible then it should approach 
the Central Government to issue an ordinance. I would also suggest 
that the Legal Remembrancer should be consulted about the exact legal 
position regarding this matter. Any undue delay in the matter of 
exempting the non proprietor Harijans from the partition ol Shamlat
lands in front of their houses win nave very bad repurcu.^sions. I

I take this opportunity of congratulating the hon. Minister lor 
issuing instructions in the matter of partition ot Shuinlats. I am really 
surprized as to who has made complaints to him against the partition 
of .such large tracts of shaimat lands which are lying Waste and barren 

: and which could be brought unuer cultivation in the interests of Grow 
More Food Campaign. in my opinion Government should not lose any 
time in bringing -uch large tracts oi shamlts under the plough. For 
instance in the districts ol Kainal and Rohtak there are large tracts of 
common lands of big landlords which are lying waste and tallow, if 
these areas and a iso similar areas in other districts are brought under 
cultivation, I am sure, the problem of feeding the increasing population 
of our State would be solved to a great extent. But on the contrary I 
find that pressure G brought co beur upon t le Governrne 1 1 to partition 
small tracts of shamirts in front of the houses of non-proprietors, the 
forest lands around the villages a id the common lands meant for graz-
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ing purposes. During the settlement operations which were held twice 
durinsr the British regime, ins1 ructions were issued to the effect that in 
no case should the grazing grounds be partitioned and that these 
grounds in their resnective villages should not be touched at all. What 
I wish to poirt out is that theie should be no partition of grazing 
ground even though it may be against the wishes of the partnei or even 
the officials. I would, therefore, request the hon. Minister to issue 
instructions to the Revenue Assistants and other officials concerned 
not to allow the partition of grazing grounds. I have to say with 
deep regret that these officials do not pay *ny heed to the instructions 
which have already been issued to them by the Governmet. I would
like to bring this point home to the hon. Minister that these officials 
should be made to understand the importance of the grazing grounds. 
Legislation should be brought forward for exempting the grazing 
ground from being partitioned. If and when the Shamlat lands are 
partitioned, care should be taken that some land which can be utilized 
by both the propreitors and the non-proprietors is left for the grazing 
of their cattle.

Chaudhri Suraj Mai (Hansi, General, Rural) (Hindustani) :  Sir,
I am re illy su prized to see the resolution now before the House, 
being moved by an hon. Member who is not at all directiy connected 
with the rural population of the State. The mover of this resolution 
who is at present representing here an urban constituency has also 
been elected to the previons legislatures from the urban constituencies 
alone. He is always out to safeguard the interests of the urban 
population both inside and outside this House. As a matter of fact 
he strongly holds this view that people other than the urbanites should 
in no case touch the matters relating to them. In view of this fact 
that he does not want ruralites to probe into the matter of the 
urbanites, I really fail to un ierstand why should he unecessarily inter 
fere with the matter of the ruralites and thus create disorder and 
confusion worse confounded, in their ranks. In fact it is with 
this pirposi tie hon. Member has moved this resolution. 
(Interruption) So far as my hon. Friend Chaudhri Lahri Singh is 
concerned, it is not known what he actually wants. He has said 
things both far and against the resolution, now before the house 
(Interruption ) As a matter of fact he should have a soft corner for 
both the urbanitc-s and the ruralites.
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It really ill-behoves my hon Friend Shri Ram Sharma to create 
disorder and confusion in the rural areas and at the same time have a 
soft corner for the urbanites whom he represents in this House. 
]f he thinks that the ruralites should turn into communists then he 
should have the same fee lings about the urbanites bo . But he would 
not be able to help the spread H Comm unisum m the urban areas. 
As a matter of fact he should have devised a uniform policy with regard 
to the urbanites and the ruralites. Since he has failed to face the 
urban papulation whom he represents in this House, he h''S therefore 
thought it lit to probe into the matters relating to the rural people.
I have no hesitation in saying that by moving tins resolution he w7ants 
to ruin the interests of the pecple living in the rural areas. He has 
no other motive except this. I make bold to submit that prior to 
his interfering with these matters, the atmosphere in the rural areas 
was quite healthy It would really have been in the fitness of things 
if the people belonging te the urban areas had desisted from voicing 
the grievances of the people living in the rural areas as they do so 
only with a view to grinding their own axes. But for the undue 
interference caused by men like the mover of this resolution, with the 
affairs relating to the rural population, there could have been no 
change for the worse in the healthy atmosphere of the rural areas. By 
moving this resolution it is not the intention of the hon. Member to 
incur the pleasure of a few Harijans. In my opinion his chief aim 
in doing so is to create disorder and dissensions among the people in 
the rural areas I am really surpiised to find my hon. Friend 

Shri Ram Sharma. sympathising with the lot of our Haiijan brethren. 
But I want to know as to who is responsible for creating this backward 
class now calleu by the name of the "Harijans” in our society. It is 
the Brahnvns who have made such water-tight compartments in 
our society and Ho dubbed them as a backward class. I am of the 
opinion that the mere expression of lip sympathy towards *he 
non-proprietors in general and the Harijans in particular, on the part 
of the hon. Member representing urban population of his constituency 
is nothing but a vote catching device.

bir, this resolution relates to the partition of common lands in 
the rural areas. The fact is that wherever the population went on 
increasing, the partition of common lands was carried out. 1 would 
point out to you, Sir, that in Jullundur Division there are shamlat lands 
near the villages and the parti'ion of such lands was made in feelings 
of brotherhood without causing any hardship to the non-proprietary
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classes. The proprietary body evinced great interest in the welfare 
of non-pr prietom and did not give them any cause for complaint. 
Such c ondition also exists u in Lahore. My tern. Friend Pandit Shri 
Ram Sharma has only in view four districts but I may assure him that 
such dispute* clo not arise m any other district Proprietary- body 
is generally the owner of such land in villages and it pays land revenue 
to the Government. This bodv charges a nominal sum from the non
proprietors for using this common land for graz-ng their cattle. If the 
Government grants remission of land revenue in respect of a particular 
land owned by any individua then everybody is equally entitled to 
use that land for grazing purposes When the proprietary body pays 
land revenue to the Government there is no sense in grudging the 
payment of nominal sum by non-proprietary classes for using that land. 
Sometime back my hon. Friend Pandit Shri Ram Sharma urged the 
Government for abolition of kuri kamini’ in villages and that was* 
abolished by the Government. 1 am surprised to find that my hons 
Frierd is sometimes enthusiastic about the obolition of taxes in village 
and at other times he raises his voice of protest against the exclusiv 
use of common land by the propriei ary body and then again he rise 
to oppose the payment of charges by the non-proprietary classes for 
grazing their cattle. There is little force in the arguments advanced 
by my hon. Friend. Nobody can deny this fact that proprietary 
body in the villages cannot be exempted from the payment of land 
revenue of the common land. My hon Friend has made a mention 
of Rohtak I)ist* ct and said that non-proprietors suffer from the effects 
of partition of common land in the rural areas But 1 would say that 
such au tm sphere hâ  been created by my hon. Friend hims Tf to 
suit his needs and aspirations. He wants to < nlist the support of 
Harijans and other non-proprietary classes by getting this resolution 
parsed by the Assembly. There were no such disputes in Rohtak 
District before but I may be excused if I say that Pandit Ji is actuated 

by ult-rior motives as he wants to exploit the non-proprietary classes 
for his own personal ends.

Mr. Speaker : Please do not impute motives.

Chaudhri Suraj Mai : I do not like to attribute any motive to
the hon. Member but since he has been referring to this district I have 
to mention this. As the elec'ions would now be based on adult 
franchise my hon Triend is following vote-catching devices by appealing 
to the popular sentiments of this class of people. The Punjabi saying 
goes th»t.
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This aptly applies to ny Friend. It is only the people from 

outside who are responsible for creating such trouble in villages. I 
may assure my lion. 1 riend Chaudhari Matu Ram that we have 
absolutely no reason to have any quarrel with them. We earnestly 
desire to have happy and cordial relations with them for all times. 
As a matter of fact we have very close connections with them. Urbani
tes are generally well to-do people and some of them are big capitalists. 
We have nothing in common with them. As we are nearer to Harijans 
we will develop more friendly relations'with them in the course of a tew 
years. By bringing forward such a resolution my hon. friend aims at 
giving share of land to the Harijans and non-proprietors first and would 
then claim partition ol land for his own class of people. Now there 
are no disputes over the partition of common land in villages but when 
this resolution is pa.-sed non-proprietors will claim the partition of sucn 
land as a matter of right which will give rise to im.ny disputes Now 
according to the law these non-proprietary classes cannot acquire land 
from the proprietors of the land I would, therefore, submit that if 
bypassing of a resolution my hon. Friend considers that he would be 
able to evolve a solution of problems of non-proprietary classes in the 
rural areas, then 1 suould say that he is sadly mistaken.

If you want the conditions to improve you will have to persuade 
both the parties to come to terms with each otiier. Ii the 
non proprietors say that the whole of the burden should be borneC 
by the proprietors it would be a wrong thing to suggest. On the 
other hand it would be equally wrong if the proprietors were to say 
that nobody else has .1 slime in shamlats.

Sir, the fact of the matter is that feelings of both the parties are 
inflamed by interested persons who come fiom outside. To the proprie
tors they say , you have the law on your side/ To the non-proprietors 
they advise that as they have been occupying the land since very 
long they can ther fore claim it as a matter of right. If the Govern
ment wants a peaceiul solution of the problem it should stop the 
activities of these mischievous persons who are out to exploit the 
situation. 1 o make my point clear, I give a very simple illustration. 
Suppose a sweeper has two sons. One of them goes to the city and 
5inds employment in BirL/s mills and the other gets a job with a local 
zamindar. Now if a townsman incites the feelings of the sweeper’s

Sliamlats in Rural Areas.
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son working in the mill by telling him that he is getting inadequate 
wages for his work he L dubbed a Communist--a traitor to the country. 
On the ''ti er hand if a peison creates disaffection in the mind of 
sweeper's other son working with the Zamindar by te ling him that 
he has equal rights with the zamindar on the land on which he is 
working, he is looked upon as a true nationalist. What a strange logic! 
What is not tolerated in the city is looked upon as a noble act if done 
in the village. I can sav from personal knowledge that District 
Rohtak has a sufficient iAimber of peopl having commonsense living 
in it. It has been producing many sensible people in the past. What 
is the worry then ? If the activities of those who create bad blood 
between the two parties are stopped, there would be no need at all of 
passing this resolution. Sir, may I with your permission disclose 
the motives of the people who are supporting it ? They know th W 
provision for adult fr mchise has been made m the Constitution and in 
future there vrould be no purely rural and urban constituencies. So 
they are trying to woo the rural people through this resolution. If 
their motives are pare they should go to the rurai areas and use their 
good offices to reconcile the two parties by removing the 
misunderstandings. Harijans <»rt our brethren. We are prepared to 
accommodate them in every possible manner provided they do not fall 
into the trap of hose who vvant to make capital by inciting them 
against us. We are co-sharers in the village life and have been 
neighbours sim e times immemorial We should not let outsiders 
interfere in our affairs. Persons like Panditji are not their real well 
wishers. For them this resolution is just an election stunt otherwise 
it is absolutely absurd i am sure the House would throw it out.

Chaudhri Matu Ram (Ludhiana and I croze pur, General, Rurah 
Reserved oeat) [Hindi) l Mr, first of ali I think it my duty to thank 
Pandit vShri Kam for bringing tiiib resolution before the House. 1 
have risen to suppoit it. the partition of tiieSharnlat dan lias resulted 
in indescribale hardship and misery for the poor Harijans Our power 
of endurance has been strained to the utmost. Where should the 
Harijans go leaving their ancestral homes? Is theie any place on the 
Indian soil where they uiigin be aole to build a house lor themselves- 
After the evacuation of Muslim landowners tiie land which they 
possessed has been allotted to refugees from West Punjab. This has 

resulted in increasing the troubles of Harijans manifold. With the 
allotment of evacuees’ share of shamiat to the displaced persons, 
thousands of Harijans are being asked by the allottees to vacate the 
lan(1 leaving their huts and hovels which their ancestors had built
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upon it. Sir, is it not briny cruel to - make the people homeless and 
shelterless? Secondly, as a result of the partition of the shamlat land 
there can be no extension in Harijan abadis. If the accommodation in 
the old house becomes extremely insufficient for the family owing to 
increase in its numbers, no land is to be found for those of the members ‘ 
who night like to build a separate house. Are we not human 'beings?' 
Why: should we be denied even living- space? Have we committed'' 
some unpardonable'sin? Where should'the poor Harijan find additional ? 
accommodation for his expanding family after the shamlat- land has 
been partit'oned? The condition of refugee Harijan is» already pitiable 
in the extreme. He has been given neither land nor a house to live 

in. If Shamlat had-not been divided he might-have used it Tor building 
a hut and for grazing his cattle We do not want ■ to , usurp • landsr 
but we should be given some place to live in. We are not out to 
disposses the prop ietors. As citizens of this country ‘ we1 want living 
space only.

Sir, thanks to the efforts of Gianiji, some sections of Harijans* 
have been declared-as agriculturists. We are t old that *we can -now- 
purchase land, and become proprietors of land on which me have built 
our houses Butdhe fact is that, things^remain- where they ..were and 
there is no change in the.condition of Harijans* Our friends appear 
to suggest rhat everything} belongs to us, even though we are not 
permitted to touch anything f Now we don’ t want to be > made 
proprietors in name only. We are not after empty prestige . and 
status What we want is that there should be some land in the village 
for the grazing of our cattle. At 'present 'the - position is t̂hat lif a 
Harijan refuses to give his entire sugar ration to a Panch, he is fined 
on the pretext that this cattle has strayed into some body’s fields. 
He is not permitted to graze* his scat tie bn thebshamlat. ? What should'? 
he do ? Where should his c ittleiwander and graze ? Should he’ dispose > 
of his cattle, hejwill be‘Heft-b with no: hones t ‘ mica ns oo f earnings his 
livelihood. Do you want him to take - to poaching -and stealings? * 
Where from should he get his fuel* requirements? '? If he attempts*>tob 
obtain wood from the village common land* he ds*fined'and the money •/ 
so realized is spent ion drinking ?vp.irtiesr. How ? long r can * we pnt up 
with this state'of affairs ? In the end11 also want to thank .ChaudhB>’ 
^uraj Mai for expressing his sympathy < for.- the ' Harijans. But > uf i he;* 
regards this resolution as aneleetion stunt »of Pandit Slid Ram Sharma, > 
may I ask him what he did for the Harijans rafter- having1 got! cent * 
per cent Harijan votes during the long period of fifteen years his
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party remained in power in the United Punjab ? If Panditji is out 
to spread disaffection what has Chaudhri Suraj Mai done for the 
Harijans by this methods of compromise and conciliation over which 
he is laying so much stress now ? This resolution aims at securing th 
best interests of the Harijans and all comparisons between conditions 
in towns and rural areas are irrelevant to the main issue. Our only 
fears are lest this resolution after having been passed in this H »use 
should remain un-implemented like the resolution which recommended 
to the Government to declare the Hanjans proprietors of their abadis. 
To try to talk out this resolution by indulging in irrelevancies is a 
thing which I cannot commend.

It is true that so far as mere words are concerned, we have 
been given the status of zamindars. But I say: is any such thing to 
be found in actual practice. If a Committee is set up to go into the 
difficulties of the Harijans I would show to its members the great 
injustice that is being done to us. We cannot construct houses on the 
common lands. If we do, we are asked to demolish them on their 
partition In case our cattle are found grazing on these lands, they 
are captured and we are taken to task for taking liberty wicth the lands 
I do not know as to why after all such a treatment should be given 
to us. We also, like other communities, i. e. Hindus and Sikhs 
fought the battle of independence and sided with India.

Minister for Revenue: How are those better off who sided with
Pakistan ?

Chaudhri Matu Ram; I only say that we sided with India and we 
being Indians and Punjabis should not be given any step motherly 
treatment. A resolution was passed about three years ago to enable 
ns to become owners of our houses but that resolution has remained 
a dead letter and we have been given the status of zamindars only in 
theory. I respectfull y submit that in case the Government of this 
State is not competent to pass measures which may be beneficial to 
the Harijans, it should move the Central Government to do so. I 
may here warn the hon. Members that in case the grievances of the 

poor people are not redressed this country may in the near future be 
heading towards a revolution.
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Chaudhri Sher Singh (Jhajjar, General, Rural) (Hindustani): 
Sir, every body knows the object with which my hon. Friend Pandit 
Slid Ram Sharma has moved this resolution. So far as the contention 
of my hon. Friend Chaudhri Matu Ram is concerned that the resolu
tion passed about three years ago should have been put through, I 
am quite at one with him. I have every sympathy with the Harijans. 
The Harijans should have been enabled to become owners of their 
houses. But unfortunately such a thing could not be done for the 
reason that in accordance with the Constitution of India land could 
not be taken away from any proprietor by the Government without 
paying proper compensation. This was the obstacle. But now we 
are pleased to learn that a Committee is being established which will 
suggest amendments to the Constitution. I asked my Harijan 
qrethren of Rohtak district that they should write to Dr, Ambedkar 
(which they did) that such amendments should be made in the 
Constitution which enable the Government to acquire land from the 
proprietors without payment of any compensation for removing the 
grievances of the Harijans and other poor people. If reactionary 
provisions exist in the Constitution which are calculated to continue 
the vested interests, they should be done away with. I hope that 
the proposed Committee will make such recommendations which, if 
adapted will give the rights of ownership of the houses to my Harijan 
brethren.

It will be recalled that provision was made in the Consolidation 
of Holdings Bill which was passed some time back for leaving some 
land around every village where the Harijans and even the proprietors 
who stood in need of more living accommodation could build houses 
when the villages became very densely populated and could hold no 
more population. But this facility would only be had when the 
measure referred to above is enforced. Therefore till such time this 
measure is not enforced something should be done to accommodate the 
Harijans and remove their grievances. And I am sure that such a 
thing can be accomplished if we all put our heads together and refrain 
from creating mischief. I am in a position to say that these so-called 
disputes are being created and they have no valid source. It has been 
stated that disputes have arisen in District Rohtak. I know the whole 
situation and would again say that th'jse disputes have been deliberately 
created and it is the doing of some mischief mongers as they stand to
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gaimby jt, Inmy District an attempt is being . made,, to exploit the 
ten ants ̂ a 11 d » :co n tri bu t ion s . are being .collected. t, It is obvious that the 
exploiters^ will have'some good time. They will set up offices, boss at 
any rate* over chaprasis and will have rides in jeeps and cars.

Mr! Spwtatejeft : No /reflections please*
Cbaudhrl ShmSing&u I have notn named r anybody, Sir. I am 

onl\iK’saying 'That 'there areipeopler who, exploit others. I also-live in 
District*; Rb'htak tfand. knowweverything^that may be happening there. 
Of course* *a dispute* crapped *up in a village-* of Tehsil .Jhajjar but > that 
was -hushed upi'in . non Time e. As ?a matter of ifaet what atnsueh >■ 
junctures is?needed is that'we should^<a!l sirito-gether ,m the form of 
Panchayats and make* earnest attempts to settle the disputes and not 
create * them. I think it is incumbenton all .of us, who are zamindars 
to give as many facilities to our Harijan brethren asfwe can. It is. 
no use, creating,, rift between Harijans and proprietors, ruralites and 
urbanites or Jats and non-Jats as such things,are detrimental to our 
national interests. We are in the habit of crying from the house-tops 
that we 'are not very prosperous after the achievement of our Inde
pendence but then it is due to who^e fault ? We ourselves are to be 
blamed for it as .we have a bad habit of making capital out of every 
little thing.
We should take to real constructiv e work. Since the attainment 
of Independence we have completely forgotten constructive work and 
it has become;a habit* with us to introduce politics in everv matter. 
If we go to* the villages'and bring-about the settlement of all disputes 
between?various parties we will!be doing real good to the people. If 
parties to a dispute doJ nok arrive at a settlement, we should offer 
satyagraha. This will solve most of our problems Instead of doing 
this kind of useful work," my hon. Friends like to start agitations. 
Instead of solving problems, this complicates them. We should try to 
findThe re d solution of our difficulties. If it is considered necessary 
to amend certain laws, it can be done after necessary consideration, 

but it dobs not mean that the number of disputes should be increased. 
With the ê words, f beg to submit that I do not consider there is any 
necesrity o passing the resolution before the House.

Chaudhri Sundar Singh: fEx-Member West Punjab Assembly
representing Amritsar and Sialkot General, Rural, (Reserved Seat) 
(Hindi): Sir, I am thinking whether to support this resolution or
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not. 1 siiall support it because though it has no real value, still it is 
in favour of Harijans. What I mean to say is that as my hon. Friend 
Chaudhri Matu Rain said a similar resolution passed by the House 
regarding proprietary rights over houses, has not yet resulted in any 
legislation on the subject I gave notice of the Punjab Scheduled 
Castes removal of Disabilities Bill twice or thrice but for one reason 
or another it. could not be placed on the list of business. The Govern
ment assured rue that it would be passed b u t ..............................

Mr. speaker: Leave that aside.

Chaudhri Sundar Singh: I fear lest the present resolution which
I have decided to support also remains merely a resolution 
for ever. If the resolution giving proprietary rights over 
houses, passed by this house on the motion of a zamindar, 
has not resulted in the enactment of a law on the subject, I doubt 
if the present resolution moved by a bania wil result in any good. 
My hon Friend Chaudhri Sher Singh said that the condition of Harijans 
is i nproving steadily. I wish to point out to him that thi? is the 
age of aeroplanes and motor cars. Slow measures have no place in the 
present age. I agree with my hon. Friend Chaudhri Suraj Mai that 
Harijans can do their good only themselves. Nobody does anything 
for the good of others. These days even real brothers wish to deprive 
each other >f their legitimate rights. It is therefore our own fault if 
Harijans are suffering from certain disabilities. If we «re strong, we 
will prosper, otherwise we will remain as we are Indi i has become
fiee but it is a matter of shame that we are still denied the right to 
own houses in which we live. What has been done for these nine or 
ten crore Harijans who made every possible sacrifice for the attain
ment of freedom ? Ov-r one year has elapsed since the enforcement 
of the Constitution but nothing practical has been done to improve 
our Jot. What can we except during the remaining nine years for 
which we heve been given special treatment under the Constitution. 
Not to say of giving rights of ownership over common lands, we are 
denied even the rimple right of owning houses in the villages. I wrih 
to tell the House that it never pays to suppress the right of others. 
We should learn a lesson from the fact that the same attitude was 
responsible tor the creation of Pakistan. In this connection I wish to 
draw your attention to what our sages have said. Swami Vivekanand 
wrote :—
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‘Be of good cheer ani believe that we are selected by the Lord to do great 

things and you will do them. Hold yourselves in readiness. Love 
for love’s sake. Love the poor and the miserable, the down trodden 
and God will bless you ’

I do not feel sorry if nothing has been done for Harijans. 
Exploitation cannot go on tor ever. We should raise ourselves morally 
to such a level that nobody should be able to exploit us. At present 
we are being oppressed everywhere. During the recent b\ e-election 
in Una, I had the opportunity of going there. In the villages of tnat 
Tehsil poor Harijans complained that they had neither any land for 
cultivation nor any place to livein. Fifteen or twenty persons were 
huddled together in places not fit to accommodate more than two 
or three. This is the state of affairs in free India about which 
Mahatma Gandhi used to say that its first President should be a 
Harijan Girl.

I know Giani Ji has certain good ideas in his mind. But he is 
forced by the circumstances. If he gives correct lead fearlessly to 
the poor people, God will reward him. With these words, Sir, I 
support this resolution.

Minister for Revenue (The hon. Sardar Kartar Singh) (Punjabi): 
Sir the d scussion on this resolution has been going on for a pretty 
long time. It has been proposed in this resolution that the Govern
ment should take steps to see that common lands (Shamlats) are not 
partitioned in a way which puts the non-proprietors to hardship. It 
is a good intention. But I would submit that there already exists 
ample provision for this purpose in the rules and regulations. These 
rules have, however, not been acted upon sometimes and that has 
created difficulties at some places. This problem attracted the notice 
of the Government even before. When this happend, the Deputy 
Commissio ters of the districts were asked to send reports about it. On the 
receipt of their reports it was found that the trouble was more pro
nounced in two districts, namely, Rohtak and Hoshiarpur. There are a 
number of causes of these troubles and tensions. One of them is that 
the proprietors of certain villages harass the non-proprietors and 
deprive them of their legitimate rights. But this is only one reason; there 
are others al o. Tue Opposition Member from Hissar remarked that 
previously the Government was not the Government b}̂  votes while
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now the Government are made by votes, and everybody wants to 
collect maximum number of votes. For this purpose, people have 
started making complaints against the Jats in season and out of 
season, passing the limits of reason and justice. Then the hon. 
Member from Ferozjpore has complained that they have got nothing 
in free India, although they suffered for it by opting for it. I may 
tell him that the leader of those Harijans who were in favour of Pakistan 
was Shri fogendar Nath Mandal and tie treatment meted out in 
Pakistan to him is known to all. It is, therefore, no use harping on 
this note that they helped the Hindus and Sikhs. If this was done 
out of a sense of duty, we are grateful for it; but if it was done only to
oblige the Hindus and Sikhs let this obligation be taken back. The 
repetition of this complaint does not favour their position; on the other 
hand, it prejudices it. Of course, those who don’t like India are free to 
leave it and go to Pakistan.

Master Gurbanta Singh: Those who are unhappy here can go.
We shall continue to live here.

Minister for Revenue: I have said that only to those who do not
like India. As regards those who want to live here, it is their own 
country. I, therefore, submit that this sort of mentality is harmfu 
to best interests of the country It is not proper that any conflicts 
should he engendered now. Such things can not solve the problems of 
the State or better the lot of the people. It is now being said that all 
the oppressed, the suppressed and the depressed should get together. 
For what? To suppress the Jats The conflicts are the outcome of such 
mentality. It is not m the interests of the State. I admit that the 
individual or for that matter the organisation which is more mindful of 
Dharma.and practises it can do great miracles. But in the present 
democratic set up in which votes are the motive force, no single comm
unity or organisation can improve its conditions single nanded. It shall 
have to get the support of others for this purpose, whether it is an 
organisation of the Sikhs or the Harijans. The community, which man
ages to acquire the goodwill and support of others, shall flourish in 
this Stafe. I have to say all this by way of reply to a lot of irrelevant 
things said in the course of debate on this resolution.

This House has, already, passed a resolution for giving proprietary 
rights over their house sites to the Harijans. The Government supported 
this measure. While initiating the debate on the present resolution,
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• he hon. Member from Kohtak lemaiked that man has certain funda
mental rights But I may tell him that in India, the fundamental 
rights of the Indians are those which nave been incorporated in the 
Constitution. It is provided in Article 31 of the Constitution that no 
property can be acquired without paying full compensation fur it, to 
the owner. I am only a Minister. I have to act according to the 
Constitution. In fact, we wanted that the Harijans should get the
sites without payment. But we are helpless on account of the
Constitutional difficulty. Under these cir umstances, if they say that
they are prepared to pay the full price, a legislation can be brought
forward tomorrow for giving them the ownership of the sites. If they 
cannot dn that, the Ugal and constitutional objections shall have to be 
met.

Tn this matter I did not rest content with the advice tendered 
by our own legal officers. Effort were made to consult the Govern
ment of India The matter was sent up to the Law Department. I 
ha i to go even out of my way in order to secure this concession for 
the Harijans I personally met Dr Ambedkar in this connection. He 
gave me a very sympathetic hearing and he was inclined to do eveiv- 
thing possible for the benefit of Harijans. But after all law is law 
and it is very difficult to override the provisions of the Constitution. 
Further information has been saught from us by the Law Department 
and so the matter has been delayed.

Mehta Ranbir Singh : I wisl> to know the difficulty in ti e way
of giving compensation in certain cases where possible.

Minister for Revenue : The house sites present a huge problem
which concerns lakhs of people. It cannot be solved by dealing with 
ten or fifteen cases individually. It hâ  to be solved only by bringing 
in a 1 gislative measure dealing with the entire question. The Govern
ment has a desire to solve it and it has, in fact, tried to find out . wavs 
and means. But so far I am helpless in this matter. The constitutional 
difficulty appears to be insurmountable Suppose a Bill is brought before 
the House, somebody will go to the High Court and the High Court will 
naturally interfere in its progress because it goes against a provision 
of the constitution. As far as I am concerned, it is my earnest desire 
that the Harij.»ns should get this Concession and that a Bill he broueTd 
before the House for this purpose. But I am bound by the institution*
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It is on record that efforts have been made. The hon. Members are 
quite welcome to go through the file. They can see for themselves 
what efforts the Government made in this direction. Instructions 
about division of Shamlats were issued by the Government in 
September. It requires four or five months time to see their effect. One 
thing which [ have noticed during the course of today’s debate is that 
the hon. Member w ho moved this resolution, the Harijans Members, 
and other hon. Members who have taken part in debate have betrayed 
ignorance of such rules and regulations and the instructions issued 
by the Government from time to time. They seem to have gathered 
certain facts from Government papers only yesterday. Most of the 
misunderstandings would have disappeared had their been a wide 
publicity. 1 admit that such a publicity has not been given. As a 
matter of fact, publicity should have been given so that most of the 
difficulties could be removed. Another thing to which I wish to refer 
in connection with such rules and regulations is that they are contained 
mostly in Land Revenue Act and Punjab Land Administration 
Manual. Sections 111 and H2 of the former and paragraphs 447
and 451 of the latter deal with rules etc. regarding, for
example, the partition of grazing grounds. The difficulties that face 
us can be removed if these instructions are followed. There are 
two points raised by Chaudhri Lahri Singh in the course of his speech. 
With regard to them I wish to submit that they involve changes in 
the Civil Procedure Code which only the Central Parliament is autho
rized to make. What we can do is that if definite constructive
suggestions are forthcoming, we can send them on to the Government of 
India with our recommendations. The question of house sites in 
village Abadi in the rural areas cannot be taken up by this House as I 
have already explaianed. As regards division of Shamlat land, I 
as'ure the House that instructions have been issued to take into 
consideration the difficulties faced by the poor and landless people in 
the villages and to hear complaints sympathetically. I can give a 
further assurance that I will ask the Financial Commissioner to tour 
the areas and verbally instruct the Revenue Officers concerned to take 
into account the difficulties of the poor in the matter of division of 
Shamlat lands In view of thH assurance I hope that the hon. Member 
wall withdraw this resolution. As a matter of fact mere adoption of 
this resolution is not going to mend matters It is not a concerete 
step in the direction of the or amelioration of the condition of those 
persons. In view of my assurance this resolution appears to be unnecessary •
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I hope that my words will ere ite a satisfaction in the minds of the 
hon. Members. With these words, 1 resume my seat.

Chaudhri Sahib Ram (Hissar North, General, Rural) ( H i n d u -  

s t < m i )  : ;Sir, I have carefully listened to the speeches delivered both
for and against the resolution moved by my hon. Friend Pandit Shri 
Ram Sharma, and l am simply surprised to hear the views of my 
Harijan Friends on the subject. My feeling is that this resolution is 
either the result of some conspiracy or it has been put forward under 
some preconceived programme. Be'ides, it has pained me to hnd thit 
when a resolution aiming at ameliorating the lot of Harijans in the 
rural areas, is moved by the zamindar Members, it does not meet with 
the wholehearted support o* the Harijan Members. But on the other 
hand, if a resolution is sponsored by Pandit Shri Ram Sharma, it is 
eulogised by them and they lose no time to condemn the zamindars. 
It is a matter of regret that they decry those very zamindars who on 
a previous occasion gave proof of the magnanimity of their heart by 
recommending to the Government that the Harijans in the rural areas 
be made owners of the sites on which they had built their houses but 
which belonged to the zamindars. Now if the Harijans have still 
failed to achieve their object in the matter of ownership of sites of their 
houses because of certain legal difficulties, it is no fault of the 
zamindars who have got a soft corner for them. I would advise them 
that instead of blaming the zamindars and talking ill of them, they 
should approach Dr. Ambedkar to amend that law in such a manner 
as would leave no hitch to enable them to become the owner- of their 
sites of their houses. But it is aphy that the Harijans continue to 
condemn thezamindais and yet ask for a share in the comrivm lands 
which do not belong to them. I think that the remarks made by my 
hon. Friend Chaudhri Matu Ram during the course of his speech in 
regard to zamindars were most ill-advised. Then my hon. Friend 
Chaudhri Sundar Singh indulged in tall talks that the Harijans did 
not stand in need of help Irom the zamindars. I may tell him that 
the Harijans can never rise or m.-.ke any progress without the assistence 
of the zamindars. (H e a r  h e a r ) .  It will serve no useful purpose to 
offend the zimindars unnecessarily by saying that they always harass 
the Harijans. None can gainsay the fact that, they have given lands 
to the Harijans to work as their tenants and have provided them with 
all sorts of facilities apart from the sites for purposes of building 
houses. It, therefore, ill behoves the Iiarijan Members to make
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allegations against the zamindars. I rather feel that such meaningless 
talk in which the Harijan Members have indulged will harm the 
intersts of the Harijans in general, and in fact they are doing a 
disservice to their own community by hurling accusations at the 
zamindars.

Chaudhri Matu Ram : Let the hon. Member go to the villages
and see how Harijans are being harassed by the zamindars.

Chaudhri Sahib Ram : It is not correct to say so But there
is a likelihood of the Harijans being harassed as a result of the 
venomous propaganda made by my hon. Friends like Chaudhri Matu 
Ram. It is a strange logic of my hon. Friends that on the one hand 
they want a share in the lands of the zamindars and on the other they 
hatch conspiracy against them and malign them. They should know 
that common lands are a personal property of the zamindars and they 
pay land revenue in lieu of them. What right have the Harijans got 
to demand a share out of those common lands ? Despite the poisonous 
propaganda of the Harijans against the zamindars, the latter treat the 
former with kindness and have permitted them to make use of the 
common lands and have also provided houses and house building sites 
to them. Can the Harijans secure such facilities in the towns ? If 
they can, let them try to get even a ‘maria’ of land in the cities. It 
is a pity that the zamindars have no press or platform of their ovvn, 
where they could counteract the false propaganda made against them.
I would, however, advise the Harijan Members to desist from saying 
incorrect things about the zamindars for they are made of a sterner 
stuff and will not be stampeded into relinquishing their right to 
partition common lands which legitimately belong to them. I assure 
them that Zaminda s have no mind to harass or trouble the Harijans 
unnecessarily as they consider them as their brothers but they should 
not meddle with their affairs. Then I take strong exception to the 
suggestion made to the hon. Minister for Revenue that he should 
issue instructions to the officers concerned either not to partition the 
common lands or to leave a share for the Harijans May I knowhow 
can the hon. Minister do like that when the law of the land does not 
permit him ? I hope at the time of consolidation of holdings, the hon. 
Minister would see that no such instructions are issued oy him. In 
the end, I would again ask the hon. Harijan Members not to malign 
the zamindars but consider them as their lriends who are out to help 
the Harijans in every possible manner. -
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ihri Bhagat Ram Chodha : (Jullundur, General, Rural) (Punjabi):
Sir, as I was busy with some Committee work, I could not find time to 
hear all the speeches that have been made on the resolution under 
discussion. However, I have been able to listen to the speech delivered 
b}r the hon. Minister for Revenue. After hearing him, I have been 
reminded of a Punjabi proverb, namely.

?  f  foray i

In other words a Jat is tool-proof and nobody can hoodwink him. I find 
that Jat Members are ever out to take sides with the Jats, whenever 
they feel that their interests are in jeopardy So my Jat Friends in this 
House need not feel apprehensive at the criticism that has been made 
against them during the course of the speeches of some hon. Members.

Then, Sir, it has been pointed out by the hon. Minister that 
under the Land Revenue Manual the grazing grounds in the common 
lands cannot be partitioned and they remain intact everywhere. So far 
my experience goes, l have seldom sten any grazing grounds in the 
villages where non-proprietors or Harijans could graze their cattle. 
The zamindars snatch away grass from these people even if thev bring 
it from outside the lands of the zamindars of a particular village. 
Thus they are put to great trouble by the zamindars. Despite the 
entreaties made by the artisans like the village carpenter, blacksmith 
etc., to the officers carrying out partition operations of common lands 
in rural areas, no land is left for their use before their houses either 
for purposes of a passage or a grazing ground for their cattle. If 
these poor people try to cross the barriers made by the zamindars, 
the latter maltreat them and subject them to great indignities. In fact 
as a result of the partition of common lands, the life for the poor Hari- 
jans and non-proprietor arti-ans has been made diffRuF. The officers 
to whom they represent their difficulties, take no action to alleviate 
their distress or reHress their grievances. In this connection,! may 
point out that the poor non-agriculturist artisans of village Bhidri 
narrated their suTerings arising out of the partition of common lands 
to the officers concerned, bu: no heed was paid to their request.

Then, Sir, who talks ill of the Jats ? A mere hint by an hon, 
Member pricks them to the quick I think it is the desire for 
leadership which malc ŝ the Jat Members of the House to express Fieip 
wrath against the non-juts.
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Mr. Speaker : The hon. Member should avoid this Jat and
non-jat controversy. There is no such motion before th House.

Shri Bhagat Ram Chodha : Very well, Sir. I was going to
submit that the n on-proprietors and Harijans were tyrannised by the 
zamindars in. the villages. If any weaver failed to accept the charges 
offered by zamindars for weaving rugs or cloth for them, his hand- 
looms are removed by the latter. Iu other words the zamindars would 
not stop short of even depriving the artisans of their livelihood. They 
do not allow them to ease them selves in their lands. The hon. Minister 
for Revenue who is the champion of the cause of zamindars and 

invariably pats them on the back would do well to make a lecturing 
tour in the villages and ask them not to put the Harijans and non- 
proprietors to any trouble. He should issue instructions to the officers 
concerned that at the time of partition of common lands they should 
leave enough land before the houses of the Harijans and non-proprietors

t

He should direct the officers of the departments under him to find out 
if anybody was in trouble in the rural areas as a result of the partition 
of the common lands. But generally what do the officers do ? If they'i - (

înd anybody in easy circumstances, they would try to put him in 
trouble. (Laughter).

Further, the hon. Minister for Revenue has in the course of his 
speech pointed out that if there was any one from amongst the people of 
the Punjab who did not love India then he was welcome to go back to 
Pakistan. I would like to bring this point home to him that these poor 
people are not at fault. The fact of the matter is that some interested 
people want them to act according to their instructions. If these poor 
people refuse to dance to their tunes, then they are threatened-with dire 
consequences. My hon. Friends know it full well that these poor 
people are subjected to a very huntiliating treatment. It is crystal 
clear from this that the fault lies somewhere else. After all what have
these poor people done and where does he want them to go. Instead of 
making such statements it would have been in the fitness of things if the 
hon. Minister had taken adequate steps to put an effective check upon 
such activities of the people as are detrimental to the interests of both 
the Government and the people.

Sant Narindar Singh: (Ex-Member, West Punjab Assembly
representing Montgomery East, Sikh, Rural) (Punjabi): Sir, my hon. 
Friend Shri Ram Sharma has moved this resolution for the uplift of
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our Harijan brethren. Our Harijan brethren feel in the heart of their 
hearts for being dubbed as Harijans. Perhaps they lose sight of the 
fact that by calling the schedule cartes as ‘ Harijans,’ Mahatma Gandhi 
meant to attach much importance to the speedy amelioration of their 
conditions. Instructions pohibiting he use of ‘ i hamars/ ‘Kamins’ 
and ‘Achuts have been issued by all the State Governments in our 
country.

Mr. Speaker, I would like to throw some light on the point 
how some misunderstanding has cropped up among different sections 
of population during the census operations in our State as a result of 
which they are being mislead. Instances in this connection are not 
wanting. In my own border district some interested people have 
been instrumental in making wrong entries in the language comrrms 
of the census forms. I have to say with deep regret ] that some 
interested people covered long distances only with a view to mislead the 
ignorant masses and thus created confusion worse confounded. I 
realy fail to understand the reason why we are deviating from our 
traditions. We are Punjabis both inside and outside this State. We 
should make all-out efforts ty maintain our traditions. We must 
maintain our entity as Punjabis. As a matter of fact we should be 
proud of being Punjabis both inside and outside the Sate.

Mr. Speaker: The hon. Member is not relevant. He should
speak to the motion and refrain from touching such topics as are not 
under the discussion.

Sant Narindar Singr: Very w*dl, Sir. I will not touch this
topic. I have no d »ubt that the non-proprietors in general and the 
Harijan non*proprietors in particular are suffering untold hardships 
and this resolution, if passed will, I pm sure, go a long way in amelio
rating their conditions. Here I have a word for my Harijans brethren. 
They should not press the Government to redress all their grievances 
at once. It is not possible to expect such things overnight. It is 
really a matter of gratification that the hon. Minister has held out 
assurances to improve their conditions. As a matter of fact Govern
ment has been taking adequate steps to aiford facilities to them and 
they deserve to be helped.

Shri Ram Sharma- (Southern Towns, General, Urban) (FJinduct.nt): 
Mr. Speaker, I wish to make a few submissions by way of reply. Many
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speeches have been delivered on the motion which I moved in this House. 
The hon. Members have expressed themselves fully so far as this 

resolution is concerned. I was not present in my seat all the time while 
the hon. Members were sneaking on the motion now before the House* 
But what I have heard myself in the course of the speeches made by some 
of the hon. Members _nd what I have;been given to understand by some of 
my hon. Friends who have listened with rapt attenti >n the speechesy 
made on the floor of this House in my absence, I am in a position to sa 
that none of them is opposed to the resolution now before the House As a 
matter of fact Government have also subscribed to this view and have gone 
to the extent of holding out assurances to the effect that all-out efforts 

would be made to put a stop to the great troubles and hardships caused by 
*he partition of the common lands (shamlats) But I am really constrain
ed to remark that some of my hon. Friends should resort to personal 
attacks.

1 really feel pained to say that whenever certain people fail to 
give a straight reply to cogent forceful arguments of their adversariec 
they try to cover those by personal attacks, senseless talks and abusives 
language. The adoption of such low tactics even while making publi 
utterances is derogatory to ones public life. It is all the more 
regrettable that some of my hon. Friends should find it convenient tor 
resort to personal attacks and also employ abusive language on the floo 
of the House. Perhaps they are under the impression that by indulging 
in such tactics they would be successful in espousing their cause. If it 
s so, I may inform them that they are sadly mistaken.

Further, I am told that an hon. Member has in the course of his 
speech pointed out that there is no such problem in the district of 
Rohtak. ( Voices from Treasury Benohes ) : Who has said that?) A
Parliamentary Secretary has remarked in the course of his speech that 
there is no &uch problem in the Rohtak District. It really ill-behoves my 
hon. friend to advance baseless arguments. It has been experienced 
that generally these persons can indulge in personal attacks both 
inside and outside the House whose circumstances have been quite 
uneven. As a matter of fact, it goes without saying that only those 
persons can indulge in personal attacks who cannot form their own 
opinion. It is totally wrong to say that there is no such problem in 
the district of Rohtak. It really ill*behoves an hon. Member to make 
a misstatement of facts on the floor of this House. As a matter of 
fact it ill becomes a responsible congressman or an M L. A. to make 
baseless allegations and misstatement of facts.
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it has'been said that subscriptions have been collected from the 

tenants. I would like to bring this point home to the hon. Member 
who has made this absurd allegation that the district of Rohtak is the 
only district in the whole of State where the tenants have formed their 
own unions. The occupancy tenants and the tenants-at-will have estab
lished their sep arate unions. These unions have brought about awakening 
in the people living in the rural areas about their rights etc.. I feel 
Government should hot ignore their rights.

The'people should feel ashamed of giving circulation to such 
false and exaggerated stores that subscriptions are collected to meet 
expenses of motor cars alleged to be used for making propaganda in 
support of this resolution. I should say that everything looks yellow 
to the jaundiced eye. I know full well that according to Parliamen
tary Procedure every Member is at liberty to give free and frank 
expression of opinion but at the same time I cannot help remarking 
that the hon. Speaker shonH uphold the dignity of the House and 
direct the Members to avoid making any personal attacks on others.
I would submit, Sir, that non-proprietary classes particularity the 
Harijans suffer badlv from the effects of partition of common land
in my district. I would ask the hon. Ministers to visit that district 
and see things for themselves. I am sorry to say that some of the
hon. Members while speaking on this resolution have obscured the 
real issue by making misstatement of facts. By bringing forward 
this resolution I have drawn the attention of the Government to this 
problem so that it may issue necessary instructions to the Deputy 
Commissioners in connection with the partition of common land. It 
shou d also amend the law if neces*-ary, in view of the deteriorating 
condition in villages. It should also ascertain the position of law and 
order in villages from the Deouty Commissioner Rohtak and then I 
think it will feel convinced that urgent steps are required to be taken 
in this behalf to remove the strained atmosphere in villages. On 
making enquiry the Government will come to know that the partition 
of common land in the rural areas is giving rise t<> many disputes 
between the proprietors and non-proprietors. My hon. Friend 
Chaudhri Lahri Singh who represents this district will readily agree 
with me that such a problem is very acute in this district. I am 
afraid that after reading the reports of speeches that have been 
delivered by some of my Friends the public outside may form wrong 
impression and feel that there is in fact no such problem in villages
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and that this resolution has been brought forward to gain personal 
ends. I m ust say it with all the emphasis at my command that the 
imputations that are levelled against me are baseless and unwarranted. 
I challenge the hon. Ministers to contradict my statement after seeing 
the conditions that are prevailing in my district. I gave a notice of 
this resolution before the commencement oi the previous session but 
it could not come on the numbered list by ballot. I understand 
that the Government made enquiry from the district authorities if any 
trouble or hardship was caused by the non-proprietary clashes by the 
partition of common land. It received a report that non-proprietors 
were the worst sufferers in Rohtak and Hoshiarpur districts.

Chaudhri Suraj Mai: This is mere repetition.

Shri Ram Sharma: Sir, I am saying this on the authority of 
the reports of the Deputy Commissioners. Some of my hon. Friends 
have criticised this resolution and Chaudhri Suraj Mai has described 
it as a mere stunt. I would not like to make any counter-attack on 
my hon. Friend but say that this is not my opinion but the opinion 
of the Government.

%

0*

Mehta Ranbir Singh: This is also a stunt.

Shri Ram Sharma: It is quite strange that in spite of the fact
that the Government has received reports from the district authorities 
that there is a serious problem in Rohtak district the Parliamentary 
Secretary has thought it fit to oppose this resolution. In spite of this 
strange attitude exhibited by the Parliamentry Secretary the House 
will take notice of the reports of the Deputy Commissioners and judge 
whether such a problem exists in the Rohtak district or not I do 
not know how this Government will function efficiently when its 
Parliamentary Secretaries show lack of responsibility in important 
affairs. The leader of the House has informed us that the Govern
ment have issued instructions to all the Deputy Commissioners that 
partition of Ihe common land in the ruril areas be made in such a 
way that it may not cause any trouble or hardship to the non
proprietary classes. But I would like to know if these instructions 
are faithfully observed by the Deputy Commissioners or not. It is 
most deplorable that the Members occupying Government benches 
should shamefacedly deny the existence of such problem in villages 
and make personal a.tack against me. I would say that this 
resolution is very important, according to the needs of the ti ne a i l



(2) 110 Punjab Legislative Assembly [1st March, 1951

[Shri Ram Sham a]
vitally concerns my district To my hon. Friends who have levelled
imputations against me I should say that they should exercise great
care and vigilance v bile making speeches before ihe House as our 
every wo^d is being judged by the public outside. We should not
give expression to any uncalled for remarks that the public may 
point its finger of reproach at us and say that are not fit for 
democracy. I would also request the hon. Speaker that he should not 
encourage any hon Member to piss such remarks against others on 
the floor of the House I may point out to the Government that 
this r solution is very important and is not such as may lower its 
dignity if passed.

All that this resolution recommends to the Government is that
it should take such steps in the matter of partitioning of Shamlat 
land that the non-proprietors are not put to undue hardships-
especially the Harijans. Sir, through you I would like to ask as 
to why the Government finds it difficult to accept this simple 
recommendation How can the acceptance of this resolution affect 
the prestige of the Government adversely ? After ail, for what reason 
does the Government want it to be withdrawn, especially when no 
objection was taken to it in the part) meeting ? The leader of the 
party had himself assured me that their could be no possible objection 
to this resolution and that I should bring it in the House, regardless 
of what some of its opponents were saying.

Then, Sir, when the hon. Minister for Revenue himself has 
expressed his sympathy for the non-proprietors and realizes the 
hardship being c-used to them as a result of partitioning of Shamlat 
why should he not. be prepared to accept this resolution. So far as In 
think acceptance by the Government of any sugge tion originating is 
this House, should be a matter of pride for it and should not be 
construed as derogatory to its prestige. I would request G aniji 
that when he accepts the principle involved in it, be should not 
insist on its withdrawing. He should not only extend his support to 
it but show the courage of conviction by pioceeding to implement it in 
right spirit. Thw act will earn the Government the gratitude and 
admiration of thousands of poo - Harijans

Minister for Revenue : (The hon. Sardar Kartar Singh) {Punjabi):

Sir, this resolution moved by Pand t Shri Ram has now been under 
discussion for a pretty long time, ft is a matter of regret that a number
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of irrelevant matters have also been brought into the discussion. I 
wish these had been avoided. Reference to these extraneous matters 
has resulted in diverting attention from the main issue. I am also 
sorry to say that while Panditji was developing his arguments I was 
listening with rapt attention but he was not present when I was 
making my submissions. Propriety demanded that he should have 
been present when I was speaking. If this resolution is passed it will 
result in a number of complications. It recommends to the Government 
to take steps to see that shamlats are not partitioned in a way which 
puts to trouble the non*proprietors. I have already submitted that 
the Government is prepared to take two steps in the matter. 
Firstly, we intend to invite the earnest attention of the Revenue 
Officers to the imperative necessity of observing the instructions that 
we have already issued in this connection. If this is not considered 
sufficient, I am prepared to ask the Financial Commissioner to under
take tour of the various districts and personally impress upon them 
ttie desirability of observing the instructions in question. The instruc
tions that have alreaay been issued are quite explicit. I would like 
to read out the letter that the Government has issued in this 
connection.

Copy of letter No. 5540-R-5U/5199 dated the 28th September, 
1950 from Under Secretary to Government Punjab, Revenue Depart

ment to all Deputy Commissioners in the Punjab.

Subject : Partition of Shamlat lands in villages.

Attention is invited to East Punjab Government memo No. 2244-R dated 
the 7th July 1949, on the subject noted above, in which you were asked 
to submit a full report on the alleged growing tendency among the 
proprietary body to bring in suits for the partition of Shamlat land to 
the detriment of non-proprietors. After considering the replies received 
in response to this memorandum the following instructions of Government 
are being issued to tackle the problem of Shamlat land.

2. The existing policy and instructions on the subject are contained in Sec
tion 111 and those that follow it in the Punj ab Land Revenue Act, 1887, 
and paragraphs 447 and 453 of the Punjab Land Administration Manual 
which are detailed below :—

Section 111 of the Punjab Land Revenue Act.

Provisions of I.and Revenue Act are applicable only to the land assessed ton 
land revenue. This is also clear from Section 4 of the Act. Under Section 
III, any joint owner of land or any joint tenant of a tenancy in which 
a right of occupancy subsists may apply to a revenue Officer or partitio
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of this share in thodand or tenancy as the case my be.

Paragraph 447 of the Punjab Land Administration Manual, 1
In his paragrapah it has been observed inter alia that it is an essential feature 

of the v.llage community, at least in its'original form, tnat the proprietarty 
body should possess p «rt of their land in! commcn. The village sites, the 
grazing land over which theTattle wandered, and sometimes the weds from 
which t he pedple’drew their drinking wate were held in joint ownership.

Section 112 of the Punjab Land Revenue Act.

This section invests Revenue Officers with discretionary powers in matters of 
partition of such Shamlat lands such'as places of worship, burial grounds, 
embankment, watercourse, well o/tdnk and any land on which the supply 
of water to any such work hrnay defend, any 'grazing ground etc, and he 
may refuse the pratitvbn df suCh landvif in his opinion the partition is likely 
to cause inconvenience to the co-sharers or other persons directly or 
indirectly interestod therein or diminish the utility thereof to those penrsons

' ~4. "  i - • ;

Paragraph 453 of the Punjab Land Administration Manual.

This para enjoinis1 upon rhe Revenue Officers that in deciding whether to use 
the discretionary powers given by Section 112 (2) of the Act they must 
think not only of the wishes and interests of the landowners, but also of 
the likelihood of the partition causing inconvenience to*(. the residents of 
the village, as for example the menials, who have been accustomed to use 
the common property. This power may properly be held to extend to the 
uncultivated land rourid a village which is used as standing ground for 
cattle or occupied by enclosures for fodder and manure.

3. } Since the non-proprietors are generally unaware of the procedure which 
should be followed by them in safeguarding their interests in respect of 
Shamlat kmds which are partitioned and are thus put to hardship you 
are requested to issue executive directions to the Revenue Officers in your 
district to tho eilect that the afore-mentioned instructions should be 
adhered to by them strictly. Those instructions, if properly observed, 
will go a long way to solve the problem of partitioning of Sham’at lands. 
The Tahsildars and Naib Tahsildars may be asked to give wide publicity 
to these instructions while on tour in their halqas.

4 As regards partition of Abadi Leh lands not assessed to land revenue to 
which provisions of Land Revenue Act are not applicable as already 
observed in para 2 above, the Revenue Officers have no jurisdiction. 
Partition of such lands can be affected only by Civil Courts who are 
expected to keep in view the instructions already pointed out while 
deciding the partition cases of such Ahadi Deh land.



.Point of order (2) 113

FOINT OF ORDER RE ALLOTMENT OF TIME FOR NON. 
OFFICIAL BILLS AND RESOLUTIONS.

Shrimati Sita Devi: On a point of order Sir. In the past when
a Bill had been put on the agenda along with resolutions, time had 
always been fixed for the discussion of resolutions but no time-limit 
is fixed to-day. There was an understanding between the Chief 
Minister and myself that as the Bill is to go to the Select Committee 
again and there is no necessity for making any speeches, the hon. 
Chief Minister would allow just ten minutes before the adjournment 
of the House to enable me to move to a motion for sending my Bill 
to the Select Committee.
'  Mr. Speaker: The hon. Minister came to me as a matter of fact

in this connection. I told him that as a special* case the hon. Lady 
Member was allowed to move her motion last time. But strictly 
according to rules it is not permissible. The hon. Lady Member 
should have approached the Office to see that one day is allotted fo 
esolutions and another day for Bills. If esolutions and Bills are put 
on the same day, it may not be possible for the hon. Lady Member to 
proceed with her Bill because all the resolutions will have to be 
first disposed of. In any case, I do not like the motion before the 
House to be interrupted. Unless it is disposed oi, the House cannot 
take up another motion. There cannot be two motions before the 
House at the same time.

So far as the hon. Chief Minister is concerned, that is an
understanding between him and the hon. Lady Member. I have 
nothing to do with it.

Shrimati Sita Devi: I may remind the hon. Speaker that
even during October last some time was set a part for this Bill on a 
day when resolutions were discussed.

Minister for Labour:
Sir, in the absence of the Chief Minister, my Leader, I may 

inform the hon. Lady Member that her Bill is not being put off by any 
design on the part of the Government. It so happens that the Bill 
cannot be taken up till this resolution has been disposed of.

Mr. Speaker: I think the hon. Lady Member is unnecessarily
stressing the point. If she was anxious that this Bill should come in 
this session, then she should have consulted me so that 1 would have 
asked the office to arrange. {Interruptions)
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Shri Bhagat Ram Chodha : On a point of order Sir. Should not
the hon. Lady Member have gone to you instead of going to the 
Minister ? {Laughter).

r,. - ,,
Mr. Speaker : I think that was the proper procedure.

Shrimati Sita Devi : On a point of order, Sir. I protest against
the words used by Shri Bhagat Chodha.

Shri Bhagat Ram Chodha : 1 have not said anything improper
or objectionable.

■»fV‘ V.

Shrimati Sita Devi : The hon. Member should withdraw his
words. It does not become of him to use such words.

Mr. Speaker I think the hon. Lady Member is unnecessaiilv 
stressing the point. If she was anxious that this Bill should come in 
this session, then she should have consulted me so that I would have 
asked the >office to arrange.

Shri Ram Sharma: Even if the hon. Member has not used theI . "
words with any bad motive, he ŝhould withdraw them as the hon. 
Lady Member has protested and the whole House has misunderstood
them! '1 * :>■. ,j .

Mr. Speaker: t Anyhow; may I know as to what the hon. Member
meant by those words. ?

Shri Bhagat Ram Chodha: Sir, I only said that it was your job
and not that of the hon-Ministers.

• ■ <»>
®hri Bhi/n Sen Sachar: I very respectfully submit that in view

of what has happened and in view of the laughter that ha< been 
created and taking this fact into consideration that it was none 
of the hon. Member’s business to suggest that the on. Lady 
Member should have approached you .instead or the hon. Minister 
which has absolutely no relevancy and since the hon. Lady 
Member has taken offence, l request you and l ask every Member of 
the House to join me in that request to ask the hon. Member to 
kindly withdraw what he said.

Mr. Speaker: I ask the hon Member to with .raw tlmse words.

• Shri Bhagat Ram Chodha: As I did not say anything with any
bad motive, I withdraw.

The Assembly thm adjourned t>ll 10 A. M. on F iday. 2nd Marca.
19 1.
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PUNJAB LEGISLATIVE ASSEMBLY
THIRD SESSION o f  t h e  F i r s t  PUNJAB LEGISLATIVE ASSEMBLY

Friday, 2nd March, 1951.

The Assembly met in the Assembly Chamber, Simla at 10 a. m. of the 
Clock. Mr. Speaker (The lion. Sardar Kapoor Singh) in the Chair.

QUESTION HOUR.

Mr. Speaker : It would, I think, be better if the question hour is
dispensed with today to give more time to the House to discuss the 
Governor’s Address.

Honourable Members : Yes.

PAPERS LAID ON THE TABLE.

Secretary : A statement showing action taken against corrupt
officials in'the East Punjab during the period from 1st January to 31st 
December, 1949, is laid on the table.

ADJOURNMENT.

Minister for Labour (The hon. Shri Prithvi Singh Azad) : I move— 
That the Assembly at its rising today shall stand adjourned till 2p. m. 
on Wednesday, 7th March, 1951.

Mr. Speaker: Motion moved—
That the Assembly at its rising this day shall stand adjourned till 
2 p. m. on Wednesday, the 7th March, 1951.

Mehta Ranbir Singh: Point of order, Sir. My fear is that if this
motion is carried, one of the days meant for Private Members’ business 
may be taken away.
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Mr. Speaker : That is no point of order. Question is__
That the Assembly at its rising this day shall stand adjourned till 
2 p. m. on Wednesday, the 7th March, 1951

/
The motion was carried.

* DISCUSSION OF GOVERNOR’S ADDRESS

Shri Virendra (Ex-Member, West Punjab Assembly representing 
West Multan Division, General, Rural): I beg to move—

That the Members of this House assembled in this session are deeply 
gratefull to His Excellency the Governor for the Address which he has 
been pleased to deliver to the House.

Sif, I am thankful to you for providing me an opportunity to 
move this resolution. This will give me and many other hon. Members 
of this House a chance to consider and discuss the situation as it 
exists today in our State and the various developments that have taken 
place since we met last. As Members of this august House, it is our
duty and responsibility not only to voice the grievances of those whom 
we have the honour to represent but also to suggest ways and means
to the Government to redress those grievances. Unfortunately, Sir, 
some of us believe that the burden of governing the country falls only 
on those who occupy the Treasury Benches. I for one differ from this 
view because I feel that this responsibility is shared by every one of us. 
I go a step further and say that unless the Government and the people 
all joined their hands and heads together, efficient Government in a 
State is not possible. It has been said that in a free country a Govern
ment is managed by the combined wisdom and folly of the people If 
that be true—and I am sure it is—then it is our responsibility and obli
gation to see that the Government of the day is carried on efficiently, 
effectively and to the best interests of the people and the State. This, 
Sir, can be done only if we, while criticising the actions of the Govern
ment, help the Government by suggesting the solution of the difficulties 
that confront us today. Some of the people, unfortunately, feel that 
since it is a party Government and a Congress Government, It is their 
right to criticise it in every way. I am not against criticism of a 
Government and its policy. As a matter of fact in a democratic form 
of Government people have got every right to criticise the actions of 
the Government and this right has been conceded in our Constitution.
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Tf any group or any party feel shy on that account, I feel that they 
have no right to govern. Therefore, Sir, as far as criticism is concern
ed, the Government should in fact welcome it and should face it with 

- ‘ courage and determination as no Government can carry on the adminis
tration of a country properly without it. As I have already submitted, 
we are all members of one political party—if not all a large majority 
of us belong to the same political party. Therefore, while we concede 
this right of criticism we have certain- responsibilities also and one of 
those responsibilities is to criticise the Government in a constructive 
and friendly manner, and to suggest ways and means by which we can 
tide over the present difficulties. As I have said already that its not a 

• foreign Government, it is a Government of the people, it is a Govern
ment of our own representatives, it is our own Government. There
fore we must suggest ways and means to get over the present difficult 
problems and such waj's and means we must suggest in a friendly 
manner. It is injthat spirit of1 friendship and helpfulness that I would 
like to say something regarding other points raised by His Excellency 
the Governor in his Address.

Sir, His Excellency has narrated some of the steps which the 
Government of this State has taken or intends t^^ake to make this 
State stand on its feet once again. There are people who would not 
give any credit to the Government for what it has done during the 
last 3 years. I know there have been a number of difficulties. I know 
that the people are not satisfied with what has been done and I can
not also deny that much is yet to be done. In spite ol all this if we 
are to compare the picture that we see today with the picture that 
existed 3 years ago, if we, Sir, compare the situation that exists in this 
State today and the situation that existed just after the partition, we 
will find a difference. If we recall those fateful days after the loth 
August, 1947, when we had no Government worth the name in this 
State, there were no officials to run the administration, no police to 
maintain law and order, when there was no food to feed the millions 
who were coming across the border, that was the picture in 1947. 
Today the picture is quite different. Even the worst critic of the 
Government will not deny that we have moved forward, we are moving 
forward, though slowly but surely. After looking at both the pictures 
we cannot deny the Government the credit which is its due. Sir, 
the credit for this situation, which has developed today, cannot go to

/
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the Government alone. We have to give credit to the people of the 
State also because I am convinced that whatever has happened, what
ever progress has been made, it is all due, not only to the Government 
for what it has done, but also due to the people. I believe in a 
democratic system of Government and believe that in a genuine demo
cratic system we cannot divorce the people from the Government. So 
I say that whatever progress we have made, whatever we have achieved, 
during these years the credit for that must go both to the people and 
the Government, to the Government because of the services it has 
done, to the people for the co-operation they have given to the 
Government.

There is another sphere in which the Government has achieved 
very remarkable success and that sphere is that of ‘Grow More Food’ . 
Just after the partition we had become almost paupers as far as food 
was concerned. All our best lands had gone to West Punjab. There 
was no food to feed our people, what to say of giving others, but what 
we see today is most encouraging and hopeful picture. His Excel
lency has stated in his Address that we have exported 2,32,000 tons 
of food-grains up to^the end of January last. I say it is not a small 
achievement that a province which was a deficit province only three 
years back has become a surplus State so soon. Sir, in other States 
of this country we see people are yet struggling, we see that they are 
trying just to make both ends meet but we have become a surplus 
area in such a short period, it is not a small achievement. For this 
achievement we have to thank the Government but we must also thank 
the man behind the plough. The credit goes to the sturdy peasant 
of the State who has achieved this remarkable success. By his toil 
and labour the Punjab peasant has not only saved this province but 
millions in this country. If the Kisans had not given this food to us 
which we have exported to other States we would not have been able 
to get credit for the Government and the State would not have been 
able to stand on its own legs. Today we can say with confidence that 
the day is not far off when the Punjab which was considered a back
ward and a deficit State would feed not only the population living here 
but also the people of the entire land of this country. As I have said the 
credit, while it goes to the Government, should also go to the peasants— 
the men behind the plough—for what they have done.
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Sir, during the last one year we had to face many natural calami
ties one after the other. We had to face many difficulties and the 
result is that we find ourselves in a tight corner. During the last rainy 
season we had floods, very heavy floods, causing incalculable loss. 
Now we are face to face with a greater menace in the form of locusts. 
The Government has tried to mobilize all its forces to fight this menace 
and I would like to thank the Government for whatever it has done. 
I also take this opportunity to publicly thank the district authorities 
of Jullundur for whatever they have done and especially the Deputy 
Commissioner and his staff who have fought this menace effectively 
during the last many days. I would like to submit that they have 
set a fine example of devotion to duty. I do not know what is the 
position in other districts but as far as Jullundur is concerned, they 
have set an example, a brilliant example of cooperation between officials 
and non-officials. Thousands of volunteers have come forward to fight 
the menace of locusts and it has been proved that if Government and 
people join hands all intricate problems can Kfe solved which otherwise 
defy solution. If our- officers in other districts emulate what the 
authorities in Jullundur district have done, I am sure our State will 
become a model for the other States to follow. (Sardar Ajit Singh : 
What about tho.se officers who do not cooperate ?) That is for you to 
decide.

Now, Sir, I come to the most important problem that faces us 
today. We have heard what the Government has done to rehabilitate 
the refugees. Perhaps, no other pioblem has taxed the resources and 
energies of the Government so much as this, and yet we cannot say 
that we have succeeded in solving it. No doubt we have turned the 
corner in view of what has been done during the last 3 years to rehabi
litate our displaced brethren but we can not deny that much more has 
yet to be done. During the past 3 years we have faced trials and 
tribulations and have gone through sufferings and privations. Three 
years may not be a long period in the history of a nation but it is 
certainly a very very long period for those who have been uprooted 
from their hearths and homes and have become paupers. It is not an 
easy talk for them to go on like that. It was not long ago when people 
of other provinces in India used to say that the Punjab was a stumbling 
block in the way of progress. People used to accuse us that we were, 
standing in the way of India’s freedom. But today we can say with
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justifiable pride that it has been due to the sufferings of the brave 
Punjabis, their courage and sacrifices that have no parallel in the 
history of any country, that freedom of India has become a living 
reality. [Hear, hear) It is more on the ashes of those matters of 1947 
that the temple of its freedom has been built. All honour to those who 
fought for their motherland. They died so that India may live. They 
are not just displaced persons, they are martyrs for the cause of free-' 
dom of India. (.Hear, hear) It is, therefore, the duty— the pious duty— 
of the Government to see that they are rehabilitated at the earliest 
possible moment. As I have said something has been done during the 
past three years for their rehabilitation but much has yet to be done 
especially in the field of urban rehabilitation. The other day His 
Excellency told us that the question of urban rehabilitation was 
tied up with the question of a satisfactory settlement of urban 
evacuee property. No doubt this is to some extent correct but I 
would like to sound a note of warning that if we let this problem 
linger on till the question of evacuee property is solved especially when 
we know that Pakistan has no mind to settle it, we would be courting 
disaster of unprecedented magnitude. This is not a minor problem. It 
has in it germs of mighty revolution If you go oj& keeping these 
people dissatisfied and discontented for a long time, ifpp>wer on earth 
can stop them from creating a revolution. We are sitting to day on 
the edge of a volcano—volcano of disappointment, frustration and 
discontent and if we do not apply ourselves to solve this difficult prob
lem the result will be that the volcano will burst and we would land 
ourselves in a situation beyond our control and there will be a revolu
tion the like of which the world has yet to see ! We must realize what 
we are doiftg and what we ought to do. I submit, Sir, that this is high 
time that this problem was solved. Let us not wait for what Pakistan 
is going to do in the matter of evacuee property. If we wait, events 
are not going to wait for us, nor are the unfortunate uprooted 
people going to wait for us. Let us not forget that ours is a border 
State and if we go down, India will not survive and if this refugee 
problem is not solved, I am afraid, our fate is sealed—this State will 
not survive and if Punjab does not survive, India will not survive. We 
are the guardians of India's freedom and unless we give our State the 
attention that it deserves, we are doomed !
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His Excellency the Governor in his address described the law and 

order position in the State as very satisfactory. No doubt if we 
compare the situation as it exists today wi*h what it was three years 
back when we just started, certainly we can say that it is satisfactory. 
But during the last few weeks certain tragic events have taken place 
which paint a very gloomy picture. During the Census operations 
most inhuman, uncivilized and most barbarous treatment has been 
meted out to our Harijan brethern in some places in the State. I 
would not like to apportion blame on anybody or enter into any contro
versy. But the fact remains that the Harijans did not get the protec
tion that was due to them. I submit, Sir, that the police did not and 
totally failed to give them any protection with the result that injustices 
and atrocities were committed on them. If the police had done their 
duty towards these poor Harijans, these incidents would not have 
occurred. I would request the Government to check up their police 
administration so that these things are not repeated again in oUr 
State.

We have also heard something about the construction of the new 
Capital. His Excellency has told us that a number of priliminaries 
have been settled and a number of steps have been taken and that in 
May—June this year plots will be laid out for sale to the public. It is 
my genuine belief that it is most necessary that the construction of the 
Capital be speeded up, because the real rehabilitation of this province 
depends on the construction of our Capital. There are thousands 
perhaps lakhs who are waiting for the day when they will have a home 
of their own in this Capital. I would, therefore, request the Govern
ment to speed up this construction work with the same zeal and enthu
siasm which has been shown so far. The enthusiasm shown so far 
augurs well for us all. Some time ago there was agitation regarding 
the location of the Capital at the present site. The Government has 
resisted that agitation and for this they especially the Chief Minister 
deserve our thanks. Now that many hurdles have been 
cleared and now that the Government of India have also promised all 
help, not only promised but they have actually helped, I hope the 
Government will go full speed ahead in constructing the Capital.

There are many other points dfe which I would like to say something 
but fcr the present I have said whatever I wanted to say. Before I
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resume my seat I would like to sum up. We have heard the steps 
which the Government has taken or intends to take to make this State 
stand on its own legs. It is not an easy task to rehabilitate millions 
of people to organize and consolidate the resources of a province whose 
economy has been shattered. This is a very gigantic task indeed, but 
some of us do not realize the magnitude of this task and the gravity of 
the situation as it exists today in this State of ours. It is very necessary 
for us to raise the newly born province, to raise the province whose 
economy has been totally shattered. In order to achieve this task and 
to make our State stand on its own legs it is very necessary for us all 
to join hands. It is very necessary for us to put our heads together 
so that the Punjab may march forward. Our difficulty is that for a 
long time that we had been thinking and working to demolish an old 
and rotten structure set up by a foreign power. Now that we have 
successfully finished this task it is time that we started thinking in terms 
of constructive schemes and we should start thinking in terms of new 
ideals. Sir, we all know that the other day our Prime Minister, the hon. 
Pandit Jawahar Lai Nehru, said that the world needed a temper of peace. 
I say that what we in this State need is the temper of sacrifice—sacri
fice for our ideals, sacrifice for our conviction, sacrifice for our State 
and sacrifice for our country. Unless we imbibe in us that spirit of sacri
fice, unless we imbibe in us that spirit of toleration we will not be able 
to make any progress. Sir, this political freedom has given us certain 
rights but along with these rights certain responsibilities and 
obligations have also been cast upon us. It is an old maxim that 
every right implies a responsibility, every opportunity implies a 
duty. So, if we ask that our rights should be safeguarded, we 
must also kn )w that while demanding safeguarding of our rights we 
have certain responsibilities and duties. We demand our rights but 
forget our obligations. In a democratic country it is very necessary 
that while demanding our rights we should remember our obligations 
also. We have attained freedom but it is very difficult to live on 
freedom alone ; certain other privileges and amenities must follow. It 
is very essential for the Government and the people to join hands to 
create a society based on the four fundamental principles of the 
Constitution, namely ; justice, liberty, equality and fraternity.

It has been said that liberty lie?1' in the hearts of common people, 
it lies in the hearts of men and women who live in that land. If that
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liberty dies then no power, no court, no law and no constitution can 
save that liberty. Who can deny, Sir, that our liberty today is in 
danger not from anv outside power, for 1 am convinced that no power, 
no enemy howsoever strong, can deprive us of our liberty but we are 
in danger because of our own weaknesses and shortcomings. We are 
in danger because while we demand our rights we forget that we have 
responsibilities and obligations too. When our hopes and aspirations, 
due to certain circumstances, are temporarily shattered and frustration 
and disappointment has engulfed us ^nd because of the new and 
complicated problems the human fabric is strained to the breaking 
point, it is our duty to face the future with courage and determination. 
We have to learn to act—and not only to think—that we are a free nation. 
Let us pledge to work for the glorious destiny of this land of ours. Let 
us work for the Punjab where there are equal rights for all and special 
privileges for none. Let us work for the Punjab where there is plenty 
and prosperity. If we start with this courage and boldness and with 
a spirit of sacrifice, I am sure, our Punjab will rise again not only for 
her sake but also for the sake of the country as a whole. Let us work in 
that spirit and if necessary, let us pledge to lay down our lives for the 
welfare of our Punjab and for the good of our motherland. (Loud 
Applause).

Mr. Speaker : It would, I think, be better if we fix a time-limit.

Some Hon. Members : Not now, Sir.

Pandit Durga Chand Kaushish (Ambala Division, Landholders) : 
Sir, I rise to second the motion which runs as follows: -

That the Members of the House assembled in this session or deeply 
grateful to His Excellency the Governor for the address which he has 
been pleased to deliver to the House.

*
It is not only a formal thing that I have stood up to second this 

motion but I really feel that we have reasons to be thankful to His 
Excellency for setting out the programme of this Government and for 
giving us in clear cut words the progress that has been made and the 
intentions of the Government in the field of legislation and its policy 
that will affect us all. Shri Virendra has very ably dealt with all the 
subjects and there is hardly anything for me to say. I will, however, 
take this opportunity of expressing my feelings on matters which are
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uppermost in my mind. Hailing as I do from the countryside, I fee! 
very happy on the efforts of the Government in matters like food 
production, reclamation of waste lands and consolidation of holdings. 
It is really a matter of great pride for us all that our procurement o f 
food this year has been 50% more than it was last year and that is 
not a mean achievement for the Government because the Government 
gave the right type of help and incentive to the cultivators. The 
result has been that after satisfying our own needs we have been able 
to export food grains to deficit areas of the country. I feel, Sir, 
that our food production will go up when our Government puts through 
its scheme of consolidation of holdings. I can imagine the happiness 
o f a peasant when this scheme is completed. Today he has to waste 
his energy in looking after small bits of land scattered miles apart but 
when his whole energy is concentrated to one continuous tract of land, 
his production will go up tremendously and that will add not only to 
his personal prosperity but to the prosperity of the State as a whole. 
I visualise that that day is not far off when our State will again become 
the granary of India as was the case in the United Punjab. I 
congratulate the Government on their intention to manage and put the 
whole scheme through in 8 years instead of 15 or 20 years as was 
originally planned.

Sir, it is a matter o f satisfaction that a good bit of rural rehabili
tation has been completed satisfactorily. No doubt the credit for this 
achievement goes to the Government but, if I may say so, to a very 
large extent the credit goes to our beloved friend, the late Dr. Lehna 
Singh Sethi who laid down his life for the sake of refugees. When I 
pass through the allotted land with green fields, I feel very happy and 
our happiness will be all the more when every bit o f evacuee land is 
utilized for the prosperity o f the uprooted people and for the prosperity 
of the State.

Sir, the joy  and happiness that we felt because of the success of 
the ‘Grow More Food* efforts has been marred a little by the natural 
calamities—calamities like the heavy rains and the locusts. But for 
these we can hardly blame the Government. I wish that God would 
cooperate with us a little and stop playing his pranks on us 
mortals.
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There are other aspects no doubt which still need very hard and 

intensive work by the Government. Some o f these are, urban rehabili
tation, industrialization of the State, Bhakra and Nangal projects and 
the completion of other irrigation schemes. For all these, we need 
large finance, finance we freely need today. But strangely enough for 
these finances and financial strength, we do not try to improve our 
own resources, and have got into the habit of looking foroutside help. 
Our plans are put back because we are unable to get money. This 
time I feel a little happier to see that the Government has looked at 
this problem from a realistic point of view. Though this is likely to 
be misunderstood, yet we should work hard in the direction of 
improving our financial condition. I refer to the speech o f His 
Excellency the Governor where he touches on the financial aspect. At 
page 13 he says :

..........situate d as we are, there can be no question of any measures
aiming at the reduction of our existing revenues. The problem will, 
in fact, be one of striving hard to make both ends meet, and this is 
possible only by exploring additional sources of revenue, and, at the 
same time, by curtailment of expenditure. Both these processes 
postulate tightening of the belt or in other words, sacrifice. Much as we 
may want rapid extension of welfare activities— and in this sphere my 
Government will do its best—first things will have to come first, the 
aim being to make our State financially self-supporting, consistently with 
the satisfactory discharge of its primary responsibilities towards our 
citizens.

It is this economic self-sufficiency that we are aiming at and His 
Excellency has himself said that it will need certain sacrifices. But 
Sir, we have been used to thinking in a different manner so far, and 
that thinking has been very damaging to our interests. The responsi
bility for the creation o f that attitude o f mind lies upon our political 
leaders in the State who have gone to the people, driving into their 
heads, now that the freedom has been achieved they could expect 
dividends without any corresponding responsibilities or duties. Sir, 
it is a very wrong attitude to adopt. I  think I am correct, Sir, when 
I say that consolidation of freedom is more difficult than winning of 
it. To consolidate freedom, we need not only physical and moral help 
but financial help also, more so in the case o f a State which started from 
a scratch. I say we started on ruins— because when this State was 
bom half the population was in ruins. Sir, if this argument, that after
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freedom everybody should expect dividends, was to be applied to a 
country like Britain* then it should have been a country of lotus-eaters 
because there is no family which has not lost a dear one or has not a 
crippled relative and they would be living on regards. That being a 
country of energetic people, is working: very hard to export every 
article that they produce although they themselves have not hfruch to 
eat and enough to clothe, so that they may restore the country to the 
glory of the old days and to restore that economic strength to the 
country that was a source of happiness to them.

May be, Sir, that some of us in our life-time will not be able to 
see the stability and happiness of the State but surely the coming 
generations will enjoy the fruit of our labour. If we adopt that sort 
of attitude and work hard and selflessly I am confident that the 
people of our State will rise to the occasion. They will put up with 
lesser amenities and bear higher taxes. But, unfortunately, Sir, the 
proper understanding has not been there so far. The picture is really 
gloomy as certain political elements go about poisoning the minds of 
the innocent people against the Government. They give them 
exaggerated accounts of the acts o f omission or commission of the 
Government. They tell them that they are not getting this right 
or that benefit from the Government. Thus those political elements 
create such an atmosphere which tends the people to drift away from 
the Government instead of bringing them nearer. Lest I should be 
misunderstood, Sir, I do not say that there is any such thing as the 
last word regarding the activities of a Government. No human system 
is perfect and there is always scope for improvement. But whatever 
has been done by the Government, the progress has been satisfactory 
and the Government deserves every support from us. But it is really 
unfortunate that some of the leaders—the leaders of one of the biggest 
political parties in the country and State— have created a situation 
where the Government has been placed in a ‘ very awkward position. 
These political leaders have adopted most irresponsible methods in 
rushing to the Press and platform trying to depict the Government in 
black colours and giving it a bad name. If instead of running to the 
Press and platform, these gentlemen had come forward extending a 
helping hand in cooperating with the Government, things would not
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have been as bad as they are now. Let us hope that sense would dawn 
upon them and they would lend their helping hand to the Government.

One word more and I have done. There is one man who has been 
responsible for all the improvements and who has given us the right 
guidance—a man who has been a friend, philosopher and guide to us
all, a type of man about whom Shakespeare said " .......man, with apt
comingly o f blood shed and judgement” .

That man is no other than our Governor to whom we always have 
reason to look upon as our beloved friend. (H ea r , hear)

Mr. Speaker : Motion moved__
That the Members of this House assembled in this session are deeply 
grateful to His Excellency the Governor for the Address which he has 
b?en pleased to deliver to the House.

Pandit Durga Chand Kaushish : On a point of order, Sir. It was
sometime back decided in the Speakers’ Conference that the scope of 
discussion of the Governor’s address should be on a different level 
from that of the general discussion of the Budget. As far as I am 
aware, the practice in the House of Commons is that all the amend
ments are moved and discussed one by one. On the other hand, the 
practice that is followed in our Assembly, where all the amendments 
are discussed together, lowers down .the level of discussion of the 
Governor’s Address to that of the general discussion of the Budget.

Mr. Speaker : I know what happened in the Speaker’s Conference.!
Still I think that it would be better if we stick to our past prctice ana/ 
discuss all the amendments together. Members have a right to say 
anything. They will have an opportunity of speaking on their owj 
amendments as well as on those of the other hon. Members.

Pandit Durga Chand Kaushish : I f the amendments are allowed
to be moved and discussed one by one, there will be scope for the 
Members to confine themselves to one particular policy of the Govern
ment at one time. Otherwise by making a speech from amendment to 
amendment at a time will bring the debate down to a general discussion 
on the Government’s policy.

Mr. Speaker : I do not see any harm if all the amendments are
moved knd discussed together.
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Pandit Durga Chand Kaushish : Supposing, Sir, one Member

wants to oppose a particular amendment and support another while 
another hon. Member wants to do just the opposite, how will it be 
possible for them to do so if all the amendments are discussed together ?

Mr, Speaker : I may assure the hon. Member that all these
amendments wiU be put to the vote of the House separately and the 
hon. Members will have opportunity to vote for or against a particular 
amendment.

Pandit Durga Chand Kaushish : Sir, when amendments are put
to vote there is hardly any time for any Member to express his views 
one way or the other. He can just say ‘Ayes' or ‘No’ and he will not 
have any opportunity to make any contribution. If you are going to 
to take votes at the end, Members will be deprived o f their rights to 
have their say on any particular amendment.

Mr. Speaker : Every Member has right to oppose or support any
or all the amendments. I f  we depart from the procedure we have 
hitherto been following, 'a number of difficulties will arise. Supposing 
I allow the first amendment on the order paper to be moved. Members 
would speak for or against that amendment only and it is quite 
likely th&t the whole of the times is taken to dispose o f that amendment 
only and no opportunity will be afforded to other hon. Members for 
moving their amendments. I think that our practice is a sound one 
where all the amendments can be discussed together.

Mehta Raobir Singh : May I know whether all the hon. Members
who have given notices o f amendments will be given an opportunity to 
speak ?

»
Mr. Speaker: As far as possible every Member who has given

notice of amendment will get an opportunity to have his say.

Sardar Bachan Singh : On a point o f order, Sir. The Address
delivered by the Governor stands on the same level as the Address 
delivered by the King o f England in the House of Commons. The 
usual practice of proposing a vote o f thanks to the Governor is observed 
with a view to giving an opportunity to the Opposition to express 
their views on the general policy o f the Government outlined in the
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address and the Opposition puts forward its amendments. But 
what we find here is that the Opposition in this House is being ignored 
and only the ‘Yes-men’ of the Government are given time to make 
their speeches.

Shri Bhim Sen Sachar : This is a reflection on the Chair and the
fion. Member should be asked to withdraw that remark.

Sardar Bachan Singh : I withdraw it, Sir. I would, however,
urge that opportunity should be given to us to have our say.

Mehta Ranbir S in gh : I would request you, Sir, to give an
opportunity to those Members of the Opposition first who have given 
notices of amendments to the motion.

Mr. Speaker: I would like to bring to the notice of the hon.
Members o f the House the fact that there is no formal Opposition 
Party in the House. I have always tried to give an opportunity to all 
sections o f the House to have their say and in future also I shall 
follow that practice.

Pandit Durga Chand Kaushish : Sir, I have to make a request
to you and it is on behalf of the back-benchers. We feel that the time 
given to ex-ministers and the persons sitting on the front benches is 
somehow far more than the time given to those who are called back
benchers.

Mr. Speaker: I, as a matter of fact, suggested that some time-
[ imit should be fixed for the speeches today, but the sense of the House 
was that there should be no time limit as it was expected that the 
number of hon. Members who would like to take part in the debate 
would not be very large. If the hon. Members want that time—limit 
should be fixed, I am quite prepared for it.

Pandit Durga Chand Kaushish : Sir, I don't mean the time, I
mean the opportunity.

Shri Bhim Sen Sachar : Sir, what about the amendments ? Do I
take it that all the amendments have been moved ?

Mr. Speaker: Yes, these amendments* can be taken td^fave been
moved. They along with the main motion will be discussed together.



/

1. *Mehta Ranbir Singh :

That at the end of the motion the following be added "but regifkt©that:

(a) there is no n ention even of the fast deterioration in the economic 
conditions of the State i od

(b) no assurance has been given to the people to provide them protectiop 
against the corruption and unconstitutional acts of the high-ups in 
the Government of the State".

2. Sardar Bachan S ingh : »

That at the end of the motion the following be added :— "but regrets th a t.

(a) nothing substantial has been done or proposed to be done for the 
land reform;

(b) nothing has been done or proposed to be done to better the condi
tions of low-paid and Subordinate Services".

3. Sardar Sajjan Singh :

That at the end of the motion the following be added :—"b u t regrets th a t :

(a) nothing has been done to propose*! to be done or clear the adminis
tration of inefficiency and corruption ;

(b) nothing has done or proposed to be done to upkeep the secular 
character of the State Government and to win confidence of the 
minority communities".

4. Shri A mar Nath, Vidyalankar :

That at the end of the motion the following be added :—"bu t regrets that

(i) it raises certain false hopes, that, judging from the past experience 
of the working of the Government machinery, and in view of the 
general conditions prevailing in the State, do net seem likely to be 
realised;

(ii) it fails to give any assurance to the oppressed workers in the 
Province, in general, and those working in the Government offices, 

and other departments, specially at Bhakhra, Nangal and Central 
Workshop, Amritsar in particular, that their most legitimate 
outstanding demands will be fulfilled ;

(iii) it fails to inspire any enthusiasm and self-confidence in the hearts 
of the people in the Punjab, in order to enlist their active co-opera
tion for the speedy reconstruction of this State ;
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(iv) It fails to appreciate the serious grievances of the Urban Refugee 
Land holders, who have suffered a great deal on account of the 
Government's step-motherly treatment meted out to them and also 
fails to urge even a word of consolation.

(v) It utterly fails to give an over-all picture of the State Govern
ment's planning for the allround progress and development of the 
State, and in reality seems to have failed even to recognise the 
necessity of such planning.

5. Shri Amar Nath VidyaJankar :

That at the end of the motion the following be added “ but regrets that 
no departure from the past practice of India’s slavery days has been made, 
by delivering the Address in Hindi or in Punjabi.”

6. Shri Bhim Sen Sachar :

- .,.„.Tfe4t at the end of .the. motion the following be added “ but regrets that
the Address should contain no reference to the urgent necessity of fighting 
corruption in administration, which is threatening the very fabric of the 
State.”  V

7. Shri Prabodh Chandra :

That at the end of the motion the following be added “ but regrets that, 
no mention has been made regarding the progress of education, medical, 
health and other Public utility services in the Province as also eo  mention 
has been made about the short and long term development plans in the 
State.”

8. Sardar A jit Singh:

9. Sardar Kabul Singh : '

That at the end of the motion the following be added : —“ but regrets that 
no immediate steps were taken to destroy the Locusts in the District of 
Hoshiarpur specially” . * ~

10. Thakur Dalip Singh :

That at the end of the motion the following be added “ but regrets thatf 
waste land operations in the State have not been satisfactorily carried* 
out."

11. Shrimati Sita Devi: J
.. • : • ' ; ;,7*

That at the end of the motion the following be added “ but regrets tbat> 
no mention has been made in the Address relating to the welfare of women, 
in the State.”
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12. Sardar Rattan Singh :
That at the end of the motion the following be a d d e d " b u t  regrets to 
note that nothing has been said in the Address about the unwisely action 
of the Government in arresting Master Tara Singh and other workers of 
Shromani Akali Dal with which action of the Government the Sikhs living 
in the State have started feeling sense of insecurity against their rights to 
live in free India” .

Shri Bhim Sen Sachar (Ex-Member West Punjab Assembly repre
senting Lahore City, General, Urban) (H in d i) : Sir, I could not hear 
the whole speech of my hon. Friend Shri Virendra, although I did hear 
a part of it. Of course, I listened with rapt attention to the discourse 
o f  my hon. Friend Pandit Durga Chand Kaushish in full. I offer 
to these young Friends o f mine, hearty felicitations for making such 
nice speeches. They have expressed appreciation of certain things in 
the Address which they consider to be in the best interests o f the people 
o f the State. Besides, they have offered certain useful suggestions for 
which they deserve the gratitude of all hon. Members of the House. The 
suggestions are such that if they are not acted upon in a spirit in which 
they have been made or if they are not put into practice with the 
fullest cooperation and unstinted support o f all sections o f the House, 
the work of the State is bound to suffer. My hon. Friend Shri Durga 
Chand Kaushish has in the course of his speech pointed out that day 
by day we are alienating ourselves from the public. What I want to 
know is th is : who is responsible for creating differences between the 
people and the Government ? After all why has this difference been 
created ? His Excellency the Governor has pointed out on page 14 of his
Address - “ Substantial progress all round in our S ta te .........”  I have
no doubt and I quite agree that different departments have made 
such progress in their work. As a matter o f fact it is on the basis of 
the progress made by the different departments that we can feel 
satisfied. But I would like to point out that the progress of our State 
cannot be determined by mere schemes in connection with the River 
Valley Projects. It cannot be determined by the number o f houses 
which it has constructed, nor by the quantity of food grains that it 
has produced and nor even by the net-work o f the roads which it has 
constructed. The main thing that we have to see is that the adminis
tration of our free State is carried on democratic lines. As a matter 
o f fact it is the primary duty of the State to maintain its democracy 
and run the administration according to the democratic principles.
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As has already been stated by my hon. Friends who just preceeded 
me, I am also of the opinion that we have to make Punjab a prosperous 
State. We have to make it one of the most progressive States in our 
country so that people may live in peace and plenty. Here I cannot 
do without saying that a Punjabi is second to none in possessing a very 
high intellect and a stout heart. A Punjabi is not lacking in courage 
and fortitude. As a matter of fact a Punjabi is not found wanting in 
any of the good qualities and virtues that go to make a person perfect 
in all the spheres of activities [f we take stock of the conditions of 
our State, we shall have to regret for the state of affairs obtaining at 
present in the Punjab. As I have already stated that I quite agree 
with my hon. Friend who just preceeded me and who has pointed out 
that we have to make our Punjab a prosperous State. But it is the 
men who are at the helm of affairs who help in making the State a 
progressive and prosperous one ; it is not the procurement system or the 
machinery of controls and such other things that go to make a State 
prosperous. Mr. Speaker, if you closely study the functions of a 
Government you will find that Government is responsible to a great 
extent for maintaining our standard of living. I think my hon. Friends 
will also agree with me, when I say, that so long as our State does 
not make all round progress we cannot be satisfied, with the work of 
the Government.

The other point towards which I would like to draw your attention 
is about the eradication of corruption in the State. I have to accept this 
position with deep regret that we are very backward in this direction. 
Sir, if you happen to go to any corner of our State, you will find that 
corruption is the order of the day. You are fully aware of the fact, Sir, 
that I am one of those Members of this House who has a word of 
appreciation for the services of the State. I am of the opinion that if 
we want that our State should progress then our services should 
naturally prove worthy of the confidence that we repose in them. The 
organization of services is such that without their co-operation it would 
not be possible to make any material progress. As a matter of fact 
it is through the services and services alone that the material progress 
of the State can be achieved. But today I have to say with deep 
regret that the personnel of the services have failed to work as the 
servants of the State. I assure you, Sir, that if you pay a visit to any 
office whether any local body or any other Government office, you will
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find majority o f such Government servants with whom people are not ^
satisfied ; they are not fulfilling their duties as public servants. What 
is the result of all this ? Who is responsible for it ? People hold our 
Government responsible for it. The fact of the matter is that they 
have drawn this conclusion that the fault lies with the Government 
which has failed to eradicate corruption from the services. They 
have gone even to the extent o f saying that our Government has 
miserably failed to check corruption in the services. Under the circum- 
stances I  would like to bring this point to your notice that we do not 
find any reference, in the Address, about the corruption prevalent in 
the services, nor do we find any reference as to how it has to be eradi
cated. I would like to draw your attention to page 4 of the Address 
where His Excellency the Governor has pointed out to the invasion of 
locusts —

It is accordingly incumbent upon all of us to maintain unremitting 
vigilance and to be alert all the time, whether during day or during 
night. In this task none of us, least of all the officers of Government, 
must fail or falter. Apart from the damage already caused to crops, the 
potential danger is very grave. Tnis calamity is a test of the strength 
and devotion to duty of our permanent services. It  is also a test of 
the spirit of our people, and my Government is c nfident of the deter
mination of all of us fully to measure up to our responsibility in waging 
a relentless fight against this scourge, regarding it as a work of topmost 
priority, and leaving, if necessary, all other work aside until the honours 
of the battle are on our side...........

If in these sentences that I have read out to you, Sir, the reference 
was to fight corruption, then we would have felt that the Government 
is alive to the need of fighting the evil of corruption which is so 
common in the services. In my opinion I do not regard any work 
more important and essential for the material progress of the State than 
the eradication o f corruption from the services. It is therefore essential 
that all— out efforts should be made to fight against this evil.

I am greatly pained to see that our standing crops have been des
troyed by the large scale invasion of locusts. This calamity that has 
descended upon us has added to our difficulties. But at the same time I 
am glad to say that realizing the gravity of the national crisis the people ^
of the State cheerfully offered their cooperation to the Government to



fight this menace. The locusts have caused incalculable harm to our 
crops and have imperilled our very life especially when we are already 
faced with food shortage. I feel that this difficulty can be overcome by 
importing wheat even if it may be at higher cost from the foreign 
countries. We may also succeed in due course of time in killing locusts 
by adopting effective methods. But I am sorry to say that our 
Government has not been able to exterminate corruption which is the 
full fledged locust threatening our national life and is causing incal
culable harm to our new democracy. In this connection I would like 
to draw the attention of the House to the beautiful wording of the 
leading article of the Tribune of yesterday. It says that—

acquiescence is the egg, narrow group self interest the hopper and 
corruption the full fledged locust which threatens the promising crop of 
our young manhood and complete extermination of locusts, hopper and 
egg, alone will ensure survival.

I think that the present situation in the State cannot be described 
in more beautiful words than these. His Excellency the Governor 
has remarked in his Address that “ my Government is confident of the 
determination of all of us fully to measure up to our responsibility 
in waging a relentless fight against this scourge regarding it as a 
work of top—most priority, and leaving, if necessary, all other work 
aside until the honours of the battle are on our side.”  It would have 
been much better if His Excellency the Governor had made a mention 
of his determination of waging a relentless fight against the evils of 
corruption, nepotism and black-marketing that are flourishing in our 
State. These evils have shaken the very foundation of the 
State. There is a general cry among the public that corruption, 
nepotism and black-marketing are the order of the day. Without 
making any comments myself, I would only dray the attention of the 
Government to this leading article of the Tribune of 1st March which 
has truly voiced the public opinion. I would say that the responsi
bility of this state of affairs surely falls upon the authorities at the 
top i. e. the Ministers. I am of the view, and can say it without any 
fear of contradiction, that if the Government is really anxious and 
earnest in its efforts to eradicate corruption it can succeed in its drive., 
But we will have to change our angle of vision for achieving this 
objective. Again I .would like to quote a passage from this very 
leading article of the Tribune. It says—
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To the man at the receiving end of the administration the year has 
passed with his expectations unfulfilled and his lot unbettered. The 

x promised development of amenities in towns remains a promise perhaps 
a forgotten one. Local bodies have been caught up in the vortex of 
political wranglings which has come down to them from the very 
top. The smallest office of public service has come to be regarded as 
a position of political vantage. Political moves which once bypassed 
the administration now pass through it in strong disturbing current 
and cross-current. Selflessness and integrity are being driven out of 
circulation by narrow self interest and Jack of scruple.

Sir, this leading paper is giving us a warning and holds us responsi
ble being the chosen representatives of the public, for this increased 
corruption in the Government departments. ( Voices: you are as much 
responsible). No doubt we are all responsible and I do not deny this 
fact. ^

Besides this, His Excellency the Governor has referred to the 
general elections which under the new Constitution will take place 
sometime towards the end of this year. He has asked us to assist the 
Government to make our electorate realize the value of their vote so 
that they may exercise it with a sense of responsibility. But I think 
if we have to approach the public with this poor record of achievements 
then I can easily foresee the result of general elections even now. 
Moreover, I should say that the Government should even suspend the 
execution of certain schemes without which it can easily do. For 
example, we can do away with the Grow More Food Scheme. A 
reckless expansion of this scheme involving huge expenditure is hardly 
desirable. ' To watch the Grow-More-Food activities a Cabinet Sub- 
Committee has been formed. Besides the appointment of additional 
Financial Commissioner a number of Naib Tehsildars have been appoint
ed to supervisei the work of Grow-More-Food Scheme. These Naib 
Tehsildars, I understand, have absolutely no knowledge and experience 
about the agricultural work. I get the information about the 
inefficiency of these officers when I happen to go to villages. The 
Government only needs to provide facilities to the peasants who are 
sturdy and resourceful. The Agriculture Department can perform all 
these functions and this duplication of process in this sphere of work 
would not serve any useful purpose. Moreover, His Excellency the 
Governor has remarked during the course of his Address that there 
should be no question of any measures aiming at the reduction of our
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existing revenues. I would in this connection refer to the revenues 
realized from the Sales Tax during the year which amounted to Rs. 1J 
crores although estimated income of Rs. 60 lakhs was anticipated. 
In spite of this huge income derived from the Sales Tax the Govern
ment has not accepted the demand of the public for the reduction of 
the Sales Tax. There is a great agitation among the public over this 
matter. The Government should have accepted this reasonable 
demand of the public but it continues to work in an old and orthodox 
way.

Sir, my submission is that even very small irregularities and 
deviations from the path of justice have their effect on the adminis
tration. You are yourself well aware of the Ludhiana District Board 
affair. You must have read in the papers about the Ambala Municipal 
Committee affair. I am referring to the? unseating of the person who 
was elected as Vice Chairman. Since the person elected was not to 
their liking and nothing else could be done to remove him from this 
position it was decided to abolish that seat.

Mr. Speaker : I think this case is sub judice. So the hon. Member
should better not refer to it.

Shri Bhim Sen Sachar : Sir, I am just stating what decision this
Government has made in the matter. If it were possible to deprive 
him of his ‘portfolio' only the Government would certainly have done 
it but in this case it was not possible, because the member concerned 
would still have the right to vote and so it was decided to get him 
unseated. Now, Sir, you can well imagine the ill effects of such action 
on the part of the Government, not only on the administration but the 
public in general. Again people ask if one Minister can hold six or 
seven or for that matter eight portfolios what is the need of having 
more than one Minister. It stands to reason that if the work of 
rehabilitation can be carried on without a Minister for such a long time 
why have a Minister for this work at all. And when a proposal is 
made to retrench a number of surplus Assistants as a measure of 
economy one hears a low whisper as to what is the necessity of having 
thirteen Parliamentary Secretaries. Surely what reply can be given to 
this pertinent query. And now that they have been forbidden to go 
on tour it can well be imagined how they will be able to pull on in 
Simla in three hundred or three hundred and fifty rupees since they are
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not permitted to draw any travelling allowance. Is it not playing a 
joke with them to ask them to stay all the time at Simla, while 
the Ministers continue to draw rupees three thousand per mensem as 
travelling allowance ? And how do they make this money ? If today a 
Minister proceeds to a place named 'A a f t e r  a few days of his coming 
back to Simla he will again go on tour to the same1 place and so on. 
When the Ministers go on tours unnecessarily will not the officers have 
the tendency to imitate them in this matter ? After all, one must 
know what the Ministers have in mind when they visit the same place 
again and again within a few days of each visit. These small things do 
have their effect on the administration.

Now, Sir, I would like to give another instance of the anti-popular 
character of this Government. This relates to Ludhiana and I think 
you have already got sufficient knowledge of it. Sometime back the 
whole of the Cabinet was present at Ludhiana. A large number of 
people wanted to see the Ministers—their chosen representatives on 
a matter of public importance and relate to them their difficulties in 
a frank and heart-to-heart talk. Instead of realizing that they should 
themselves proceed to the town to give them audience and thus save 
two or three thousand people from the trouble of going to the Rest 
House, what they did was to ban the entry of any person in the Civil 
Lines area so that nobody should be able to approach them with his 
grievances. My hon. Friend Shri Amar Nath was complaining about 
the ban on the processions and meetings under Section 144. He 
forgets that the Government has in its armoury even stronger weapons 
such as Section 14 of Punjab Public Safety Act to impose such like 
bans, though I am not aware under what Section restriction was 
imposed on the movement of one of the Ministers outside Kalka.

Minister for Labour : No such restriction was imposed on me.

Shri Bhim Sen Sachar : I wonder how the Government expects
the people to refrain from criticising it. Who does not know the part 
it played in the bye-election from Una constituency ? Had it not 
been for the ceaseless efforts of selfless workers who moved day in and 
day out, among the people assuring them of the good intentions of 
the Congress towards them and raising their hopes, the election would
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have been lost. How I wish His Excellency had in his Address referred 
to the corruption rampant in the State of which the people are so sick.

How I wish that His Excellency the Governor had given at any 
rate some attention to important things like the anti-corruption drive, 
anti-black-market drive or anti-nepotism drive.

Sir, you must be aware of what has been happening in your own 
town o f Ludhiana. In this town of Ludhiana thousands of unarmed 
and peaceful citizens who had absolutely no intention o f breaking the 
peace were subjected to lathi-charges. Nobody ever expected that 
our own Government will treat its people in such a ruthless and 
merciless manner by inflicting lathi-charges on them.

Mr. Speaker : I think this matter is sub ju d ic e .

Shri Bhim Sen Sachar: Sir, the lathi-charge cannot be su b -

ju d ic e .  Can you, Sir, tolerate feven for a single moment that our 
sisters and daughters should be maltreated and abused by the police 
officers ? Unfortunately all this has been taking place in your own 
town. It was here that under the administration of this Government 
respectable citizens were slapped on their faces and subjected to all 
sorts of indignities. It may be asked as to what was after all the 
cause of all these happenings. The cause o f these happenings was a 
maternity hospital. In pre-partition days this hospital was run by 
Dr. Kapur at Lahore, who like all other displaced persons had to come 
away to this side of this country. I have all praise for Dr. Kapur as 
he has been rendering very useful service to our society. But despite 
the fact that the Dr. Sahib was a very efficient and a hard working 
surgeon, he unfortunately could net set up a building of his own at 
Lahore and had to carry on his hospital in rented premises. After 
he evacuated from Lahore, of course, with all his talent for medicine, 
he wanted to start a hospital at Ludhiana. As he happened to wield 
a good deal of influence with highly placed people including the Chief 
Minister and a host of well-known journalists, he succeeded in making 
property which he could not make at Lahore. He was given by this 
Government 12J acres of land in Naulakha Bagh for setting up his 
hospital. This grant of lease o f 12J acres o f land has a little of history 
behind and I think I should say something about it for the benefit o f 
this House. I am told by my hon. Friend Lt. Col. Sardar Jogindar Singh
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Mann that the question of giving land to Dr. Kapur also came up 
when I was at the head of this Government but Sardar Jogindar Singh 
then decided that a vast expanse of land comprising 12  ̂acres or 
65 bighas costing twenty-five lakhs of rupees could not be given away 
to Dr. Sahib at a nominal price. But unfortunately Sardar Jogindar 
Singh was taken ill soon after and had to proceed to England for 
reasons of health. This matter kept hanging fire and when our Govern
ment was thrown out, the new Government agreed to do every thing 
what we had refused. The House will be surprized to learn that this 
Government gave away these 12J acres of land costing twenty-five 
lakhs o f rupees not for lakhs or thousands but only for a paltry sum 
of Rs. 100 a month. It may be pointed out that part o f this land, 
which has been given for the maternity hospital, was utilized by the 
people of Ludhiana for Dussehra and Ramlila celebrations and a 
part had been made over to the refugees by the late Dr. Lehna Singh 
himself.

Sardar Bachan Singh : A part was also used for the Roshni fair.

Shri Bhim Sen Sachar: I have purposely avoided reference to the^
Roshni fair and the Muslim tomb on this land lest I should be dubbed 
a well-wisher o f Pakistan. My opponents are already making a 
propaganda against me saying that I am weighted on the side o f 
Pakistan. But leaving the fair etc. aside, I may submit that if for no 
other reason, at any rate for purposes o f Dussehra and Ramlila this 
land should have been reserved. The residents of Ludhiana assert 
and quite rightly that now when the Hindu population had so much 
increased after the partition more land was required for the Dussehra 
celebrations than before. But no regard has been shown for their 
sentiments and orders have been passed that the Dussehra grounds 
should be transferred to Dr. Kapur for his hospital. As for the part 
o f land which had been given to the refugees, the refugees say that the 
order transferring land to them has become extinct with the death of 
Dr. Lehna Singh.

Sir, I wish to  invite your attention to the mamoth meeting that 
was held at Ludhiana on the 25th February. I have already written 
to the Government in this behalf but it is very unfortunate that the 
Government has not thought it fit even to acknowledge my letter.
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Any how I wish to bring to the notice o f the Government as also of this 
^  House that a very huge and a very largely attended meeting was held

at Ludhiana on the 25th. It was attended alike by countless males, 
- females and children. I am told that perhaps with the exception of

the meeting held there in 1949 in honour of Pandit Jawahar Lai Nahru 
such a meeting has never been held at that place before. All these 
people of Ludhiana bad assembled to protest against the order that 
granted the lease o f the Dussehra grounds for the construction of the 
maternity hospital.

Sir, in this very connection I may add that the administrative 
. machinery o f this Government is being badly misused. One feels

exasperated when one thinks of such a serious misuse. Is it not a 
matter o f shame that contributions should be collected by the Deputy 
Commissioner, the Magistrates, the Police officers and even by the 
Civil Supplies Department for the purposes of the maternity hospital. 
This is a most improper thing that a Government can do. Why 
should the black marketers fear anybody in these circumstances? 
They know that if some honest officer dares to do any thing 
against them, they would get him transferred. When we are told these 
things by the people, we have to hang our heads in shame. It is said 
that the black marketers o f Amritsar collected sixty thousands rupees 
for such purpose. This story is on the lips o f everybody, whether 
young or old. What can be expected o f our administration when the 
conditions are such ? Can they complete the Bhakra scheme ? 
Yesterday, H. E. the Governor remarked in his Address that Bhakra 
Control Board had been set up of which he was the Chairman in his 
individual capacity, with the blessings o f his Government. I beg to 
submit, Sir, that the Central Government has only to give loan for 
this scheme. They have not to give us charity. I f they do not like 

p* to advance loan for this scheme they might refuse it. Why should the
Central Government interfere with the execution of this project ? Ours 

~~ is a border State. It has to produce youngmen who might some day
have to face Pakistan. We are entitled to ask for loan from the 
Government of India. We did not ask for alms It is a matter of 
shame that we quietly admitted our inability to discharge our responsi
bilities. Work in connection with Bhakra Scheme has been entrusted 
to others. It is highly improper that the entire responsibility for 

jP" Bhakra project should be thrown on the Constitutional Head of the

/
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State. I had the opportunity o f working with His Excellency and I 
know his capabilities. He is a very able man and guides his Ministers 
on several occasions. He has more experience of administration than 
most o f us and has numerous qualities of head and heart. But how can 
we tolerate that the rights o f the Ministry should be exercised by the 
Constitutional Head. If the Government of India thinks that for the 
proper execution of this project, it is necessary to have a certain 
gentleman as Chairman of the Bhakra Control Board, this office should 
not be held by the same person who is the Governor o f the State. 
Primarily it is the responsibility of the Government to execute this 
project. When I learnt about the setting up o f this Board, I was 
greatly shocked. Why should not the hon. Chief Minister be the Chair
man of this Board ? It is the money of our people which has to be spent 
on it. I do not understand what has happened to our administration. 
What progress can the State make when this is the state of affairs?

Mr. Speaker, I am thankful to you for providing me an opportu
nity of voicing the feelings o f the people. I have to go from place to 
place as a public worker and my files are full o f things which people tell 
me at different places. A certain gentleman wrote to me—

Perhaps you will remember that I met you when you came to such 
and such place on such and such date. I told you that some person had 

snatched away my ass and the Assistant Sub Inspector had failed to 
get it restored to me in spite of my repeated requests. I was asked 
to produce the receipt for the price paid by me to the seller of that 
ass. I did so but with no result. I narrated my tale to the President 

» of the State Congress but he too did nothing in the matter. In 
the end I was lucky in having met you. Somebody told you that I had 
been paid ninety rupees but that was not correct. I am glad to inform 
you that due to fear of you ray ass has been returned to me. I am highly 
obliged to you for your help.

Mr. Speaker: I would ask the hon. Member to avoid quoting
from such letters on the floor of the House.

»
Shri Bhim Sen Sachar : I wanted to show the state of affairs in

the villages. An assistant Sub Inspector or some other Government 
officer will help that aggrieved person only who can approach 
some influential person. Nobody cares to discharge his duty because

(3)28 PUNJAB LEGISLATIVE ASSEMBLY [2ND MARCH 1951



DISCUSSION OF GOVERNOR'S ADDRESS 29(3)

he relies on his relationship with some superior officer. The adminis
tration in the State has been reduced to a very deplorable condition. 
I am not pointing out these things for my personal gain.

Then, Sir, I again repeat my longstanding challenge to the hon. 
Chief Minister to hold an enquiry into charges of corruption. I f  he is 
prepared for that, he should set up a judicial tribunal. A police 
agency should be set up first to hear complaints of the public. What 
good can be expected from an administration against whom so many 
charges of corruption stand unrefuted ? As some o f my hon. Friends 
said, we have already been greatly ruined. The feelings of the public 
can be assessed from the fact that huge public meetings are held 
by them fo f voicing their grievances against the administration. I f 
His Excellency had laid emphasis on the removal o f corruption, it 
would have served as a warning for the Ministry. They would have 
then thought it their duty to put an end to corruption and black 
marketting. I f these two evils are removed, it will do great good to 
the State. The main cause o f tension, which prevails among the 
services these days, is the injustice done to them. It would have been 
very good indeed if the Government had stated that they would 
ensure justice to everybody and would not tolerate corruption any
where. With these words I resume my seat.

Sardar Bachan Singh (Ludhiana Central Sikh, Rural) (P u n ja b i) :  
Sir, I have tabled an amendment to the motion o f thanks o f Shri 
Virendra to the effect, “ that this House regrets that nothing substan
tial has been done or proposed to be done for the land reform 
and that nothing has been proposed to be done to better the conditions 
of low paid and subordinate Services/'

Sardar Jagjit Singh M ann: On a point o f order, Sir. Is it not 
fair that some time-limit should be fixed ?

Mr. Speaker : I put this question to the House in the beginning
o f the debate today. At that time, the sense o f the House was that no 
time limit should be fixed I cannot do it now.

Sardar Shiv Saran S ingh: Sir, in view of the fact that a number
of hon. Members have expressed their desire to speak, some time limit 
should be fixed.
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Mr. Speaker: I ascertained the sense of the House earlier
today on this point. Probably the hon. Member was not in his seat 
then.

Sardar Bachan Singh: This State of ours is faced with a big
problem today. This problem is whether the people shall have to live 
just as they lived before the advent of freedom in our country or even 
the meanest among them shall be able to live better than before. Two 
years back the Revenue Minister o f the State announced the consti
tution of a Land Reforms Committee. This committee was actually 
constituted and it did its work. The Government accepted the 
recommendations of this Committee. His Excellency, the Governor 
has also remarked at page 14 of his Address as follows :—

My Government has had under active consideration proposals for the 
liquidation of occupancy tenancies in the State, and if these are 
finalised in time, it is my Government's intention to introduce, during 
the current session, the necessary legislation on the subject for your 
consideration

When I was reading this sentence, I was reminded o f the occasion 
when last year, the hon. Chief Minister announced with a flourish that 
his Government would declare Harijans as agriculturists. At that 
time, my learned Friend Master Gurbanta Singh was so much 
impressed that he rose to thank the hon. Chief Minister but being 
moved could not find words to express his feelings. But we find today 
that that was only a clever ruse played on the people of this State. 
The Government and the Cabinet of this State knew that with the 
coming into force of the new Republican Constitution in India, it 
would not be possible to carry on the Land Alienation Act over here. 
This Government has itself declared today on the advice of the 
Attorney General of India and the Law Ministry of the Government 
o f India that the Land Alienation Act in its present form is ultra  
vires  o f the Constitution. Knowing all these facts, our Government 
thought o f a plan to play a joke with the people. They were asked 
to send deputations to the Government for the purpose o f declaring 
them agriculturists. Hrst of ail, Ramgarhias came. They were 
declared agriculturists. Then came Gaur Brahmans. They sent 
lengthy memoranda to the Government and to us, and they 
were made agriculturists. Then water-carriers, potters and barbers



were declared agriculturists in quick succession. In short, this series 
o f declarations became a proverbial Satan's limb. Ultimately it 
turned out to be a ball of rags which contained nothing. What did 
the people gain actually by having been declared agriculturists ? 
They say that they are made Rai Sahibs without any real benefits. 
This Rai Sahibship is only an empty and useless thing. Even Master 
Gurbanta Singh and Shri Matu Ram, the representatives of the 
Harijans, have, now, been disillusioned. One Harijan named Lai 
Singh of my own district, belonging to Rahon purchased unluckily 
two bighas of land. The Tehsildar refused to make the mutation entry 
of that alienation. He went to the village and asked the Zamindars 
if they were prepared to make that Harijan a Chaudhri like themselves. 
The hon. Member belonging to this ilaqa wrote to the Tehsildar 
to make the mutation entry in view of the fact that the man had been 
declared an agriculturist. But nothing was done. I ask the whole of 
the Cabinet to tell as to how many persons who have been recently 
declared agriculturists, have actually acquired the lands which have 
been entered in their names in the mutation registers. The Punjabi 
proverb that the pudding o f words need not be short o f sugar.

^  ^  i

^  cî u  iV  Trap Bftre* I
This is what the Government has done in regard to the land reforms.

#

There is one thing more regarding which the House has repeatedly 
protested to the Government. It is the ejectment o f tenents. The 
number of notices of ejectment served this year beat all previous 
records in the history of the State. People know that the Government 
is not prepared to do any thing even for tenants-at-will. The fact is 
that there is functioning in our State a big alliance. That is the 
alliance o f the big Zamindars and the capitalists. This alliance is 
functioning as an unholy alliance to keep the lakhs o f unfortunate 
people o f this State as slaves. It is being tried that the drawers * o f 
water and the sweepers are kept in bondage even in this era o f freedom. 
But I would like to warn that if the people, who were till yesterday 
themselves slaves, would like to keep others sweepers and water 
carriers, they would not be able to do so. The mover of this 
motion of thanks has said that the freedom o f the country is in danger.
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This danger is not from any outside power but from the forces within 
the country.

On the one hand, there are certain persons who sleep on velvet, 
while on the other hand there are persons who cannot find even a cot 
and they have to sleep on the ground. There are persons who starve. 
But there are the rich who lead a life of luxury and comfort. Such are 
the conditions in our country but they cannot last long. There is 
an urgent need for bringing in legislation with a view to carrying out 
land reforms in the State. It has been stated th a t :— .

It 'is  my Government’s intention to introduce, during the current 
session the necessary legislation on the subject for your consideration.

Mere intentions are_not going to help. us. Such an attitude on the part 
o f the Government is deplorable. There is another matter in the 
Governor's Address to which I wish to draw the attention of the hon. 
Members. On page 13 o f the Address His Excellency has attacked 
this august House in a regrettable manner. He has stated :

I regret to have to bring to the notice of the House that the progress 
of legislation in the past has been rather slow, as a result of which the 
pending legislative work continue to swell. %

The criticism levelled by the Governor against this House is quite 
unjustified. Mere pious intentions of the Government cannot lead 
to any appreciable progress of legislation. In this context I wish to 
narrate some past history in order to make myself more clear. In the 
last October session Municipal (Amendment) Bill was brought forward 
by the Government. It passed through first and second stages in the 
House rapidly. _ But then it was dropped by the Government before 
the third and final stage simply because the Government had fears that 
if it became an Act they would have to prepare voters lists on Adult 
Franchise basis and to hold elections. This clearly shows what difference 
there is between the intentions of the Government and actual practical 
steps. The largest English Daily of our State—The Tribune—has made 
an apt comment on the Address o f His Excellency the Governor. I wish 
to quote what it says:

It is almost as if the Government were reduced to the mood of making 
peace with confusion.
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The opinions of the hon. Members will be expressed in a day or two 
but these are the words with which a leading paper of the State has 
greeted the Address. It has stated that the policy o f the present 
Government is that of ‘making peace with confusion'. Instead of 
exposing and denouncing corruption and exhorting people to give a 
fight to it, those in power today are making peace with it. In the 
presence of such an attitude of mind, how can Shri Bhim Sen Sachar 
expect that the present Government can root out corruption ? As a 
matter oi fact, we should not expect anything from those who now 
hold the reins of government in our State. The state of affairs is fast 
deteriorating. The Treasury Benches say that it is a Congress Govern
ment, but on the other hand the President of the Punjab State 
Congress, Sardar Partap Singh Kairon, says that it is not a Congress 
Government in the true sense. What can we expect from such a 
Government when the President of the party organization himself is 
disappointed with its working ? We can well imagine the plight o f a 
wife whose husband disowns her. To expect land reforms from such a 
Government, 90 per cent of whose officials are corrupt according to 
Sardar Partap Singh Kairon, is nothing but a fond hope. My submission 
is that for the last three years and a half, the Government which the 
Congress has given to the people of this State has not been able to  
control even its own officials what to say of serving the people. It is a 
fraud perpetrated upon the people of our State. As a matter of fact, it 
is not the services that are wholly to blame. Those at the helm of 
affairs do not realise their responsibility. Corruption always springs out 
of bad administration of affairs at the top. When the President of 
the Congress himself condemns the Government, how can we have any 
confidence in it ? We cannot entertain any hopes in. respect of any 
good coming out of the present state of affairs. When the President 
of an organization has blamed the Government of that organization, 
how can we say that the Government is capable of fulfilling its 
intentions as stated in the address of His Excellency ? There are no 
indications to show that the Government will do what it professes. In 
my opinion, which is based upon the experience gathered during the 
last three years, the present Government has done no good to the 
people of the State. It has only given us a corrupt administration. 
It has always ignored the legitimate demands of the low-paid 
employees and treated them in a bad manner. The Government of
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this State has always looked to the interests of high-salaried persons. 
I ain surprised to learn that the hon. Ministers are getting Simla 
allowance also. They do not get compensatory allowance which the 
Members are getting and so they take it in the novel form of 
Hill Allowance. On the other hand, poor employees are asked to pull 
on with paltry sums of rupees fifty or sixty only. How can they make 
their both ends meet ? They can only utter with K abir:

;?r

iftpx* 3̂ if3 a* afe, fea htb t w st sTa i

Even saints like Kabir refused to worship with empty stomachs. 
How can poor employees carry on their public duties, ill-fed and ill- 
clothed. I can only say that the present Government has not been 
able to discharge its moral duty towards the low-paid employees in 
the State.

<*
Well, Sir, during the last Assembly Session while making a 

speech, I pointed out that under the British regime a rule existed 
according to which Government servants drawing pay over Rs. 150/- 
and their families were entitled to free medical treatment. But all 
those Government servants who received salaries less than Rs. 150/- 
were denied free medical treatment. If, unfortunately, any member 
o f their family or they themselves fell ill, Government would not come 
to their aid because they were not in the enjoyment of high salaries. 
They had to pay for their own medical treatment. Obviously, this 
was a clear case o f injustice to the low-paid Government servants. 
Those who could ill-afford to provide medical relief for them
selves were denied free medical treatment while on the other hand 
those officials who could well afford to pay for their medical treatment 
were helped by the Government in the form o f free medical treatment. 
I brought this irregularity to the notice of the Government, but so 
far nothing has been done to mend matters. The 'haves’ continue to 
get more and the ‘have-nots' continue to suffer. The fat-salaried 
officials are still enjoying the privilege o f free medical treatment for
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themselves and their families but the low-paid officials have not been 
granted this concession so far. May I ask whether this Government 
o f ours, which takes pride in calling itself a popular Government, 
is primarily meant for the high officials or whether it has also 
at heart the welfare of the poorly-paid Government servants ? May 
I also know whether the high-salaried officers stand more in need of 
free medical help or the low-paid small officials, who find it hard to 
make their both ends meet with the meagre salaries they get ? I 
strongly feel that the ends of justice can be met only if this concession 
o f free medical treatment is extended to the low-paid Government 
servants also. It is a thousand pities that the Government has failed 
to take any effective steps in this direction to ameliorate their condition.

Then, Sir, I would like to mention the economic conditions 
prevailing in the country. I would quote figures which were adduced 
by the Finance Minister o f the Union Government. Shri Deshmukh, 
the Central Finance Minister, while presenting the Budget 
in the Parliament a few days ago, remarked that if the year 1939 
were to be taken as the basic year and 100 as the price index, then 
the present price index stood at 415. In other words, the prices of 
necessities of life, as they stand at present, are four times the prices 
prevailing during 1939. So, on the basis o f the present price index if 
the Government had increased the salaries o f the low-paid Government 
servants in the same proportion, then perhaps I could understand 
why Government could not afford to extend the concession of free 
medical treatment to them. But the fact remains that the Government 
has done nothing to help them and has completely ignored the 
difficulties experienced by them on account o f the peak prices 
prevailing at present. In this connection, I am reminded of a Punjabi 
proverb which is to the effect:

5g§ B fa st H3 H3 W fo ty i §  €  I 

g ?  f ?  <  ?  I

It aptly applies to this Government. It has distributed some* of the 
favours amongst the landlords, some amongst the capitalists, some 
amongst the high officers and the remainder amongst its favourites.
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While this state of affairs continues, it is complained that corruption 
is rampant in the administration and every effort should be made to 
root it out. I say, the system of administration is such that corruption 
is bound to flourish. I have nothing to say about the high-salaried 
officers. I will take the case of peons, constables, patwaries and 
school teachers, who are seriously thinking whether it would be possible 
for them to carry on with these meagre salaries and lead an 
honest life. A few days ago, a poor peon related to me his 
woeful tale. He told me that he could not pull on with the meagre 
salary of Rs. 65/- p. m. It was well-nigh impossible for him to 
provide even half a seer of milk to his family consisting of four members 
only. He said that he' could not afford to procure medical aid or 
arrange for the education of his children or get necessities of life like 
sugar etc. sufficiently. He further remarked that if he asked for a tip 
of a rupee or so, as he was compelled to ask for it being unable to 
make his both ends meet with his meagre salary, then he ran the risk 
o f being dubbed as a corrupt fellow. In short, he stated that life had 
become very difficult for him, and he sometimes preferred death to 
the present employment. My object in relating this incident is that if 
the Government is imbued with the feeling of improving the hard lot 
of the poor or if it is desirous of building the character o f the 
people, particularly the low-paid Government servants, then it would 
become incumbent upon it to satisfy its subordinate services by 
granting them a living wage. But this would be possible only if their 
salaries are increased and the salaries of the high officers reduced. 
Since the Government is not in a position to do* so, its subordinate 
services will remain disgruntled. In this connection, I may point out 
that while perusing the budgets of other States, I found that their 
economic position had reached such a stage as did not permit of any 
further taxation. There was no room for imposing more taxes on the 
people for raising further funds required to meet increasing expenditure. 
In other words, their revenues have become inelastic. What I 
want to drive at is that if such be the financial position of the States, 
then it is not possible for the Governments to procure more funds for 
raising the salaries of the low-paid Government servants. But 
satisfaction of subordinate services is most essential if the evil o f 
corruption is to be extirpated. So the only course left is to reduce the
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salaries of the highly-paid officers and make a proportionate increase 
in the salaries of the subordinate services. But the difficulty is 
that this Governments has no guts to bring about reduction in the 
salaries of the high officers What to talk of Government servants, 
this Government has signally failed to do anything for the betterment 
of the tillers of the soil. It has not introduced any land reforms in the 
State. The pity is that the complexion of this Government is such 
that it cannot do anything substantial for the good o f the 
poor.

Then, Sir, when I was listening to the speeches made by my hon. 
Friends, Shri Virendra and Pandit Durga Chand, I felt as if the white
faced Britisher had been replaced by a dark-complexioned Britisher. 
Previously, we used to hear speeches in English language from the 
former and now we hear in the same language from the latter. But there 
is a difference between these two types of Britishers. The white Britisher 
systematically fleeced India because he knew that since he had to 
mulkt the Indian milch cow, he tried to look after it well. Besides, 
he had no relations here nor any favourites amongst whom 
he could freely distribute the favours. But the dark-complexioned 
Britisher is differently-placed. He has his relations, friends and 
favourites all here. So instead of looking after the milch cow well, 
and drinking its milk in a planned manner, he tries to devour it by 
cutting its flesh into pieces and distributing the sam* amongst his 
relations and favourites. The result is that the public is stricken 
with deep frustration at the doings of the dark-complexioned 
Britisher.

Then, Sir, since the Government has failed to ameliorate the lot of 
the people, they have become sick of it and evince little interest even 
in the proceedings of this Assembly. This is evident from the vacant 
galleries of the Assembly Chamber. There was a time when the 
people were eager to hear their representatives in the State Legislature 
and the galleries would be packed to their capacity. But now they are 
lying almost vacant.

Minister for Revenue : It is because o f the lack of any eloquent
speakers.
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Sardar Bachan Singh: No, it is because the people feel dis
appointed at the tall talk of the hon. Ministers. Then, Sir, my 
regret at the Governor’s Address is due to the fact that it lacks in 
definiteness. It has not been categorically stated as to which Bills 
will be definitely passed during this session of the Assembly ; nothing 
has been indicated to this effect.

Minister for Revenue : We Want to. keep Something up our
sleeves, which we would reveal during the reply to the debate.

Sardar Bachan Singh : If that is the thing, then do I take it that
the hon. Revenue Minister would make a short shrift of the problem 
of occupancy tenants and would put such legislation on the Statute 
Book as would confer ownership of land on them. But I have very 
little hope whether this Government will be able to do anything for 
the occupancy tenants I had to break away from the Government 
party, because I was disillusioned at their professions which belied 
their actions. Bur since the hon. Minister for Revenue has recently 
formed an alliance with the Government, he has not to say 
anything against it. From the figures of the Government, it is 
abundantly clear that there are about 5,00,000 persons who are 
working as occupancy tenants. It has been said that there is no 
tenancy problem in the State. I do not subscribe to this view. I 
would like to bring this point to your notice that the problem of the 
occupancy tenants in the State is very acute. The conditions under 
which the occupancy tenants are living at present are horrible and 
beyond one’s imagination. About l/5th of the entire population of 
the State has fallen a prey to the tyrannies of the rapacious landlords. 
The former are trying their level best to ameliorate their conditions. 
The position o f the Government is that it is performing j ugglery 
so far as the preparation o f various figures is concerned. I have no 
hesitation in saying that in 1947, after the Partition, the Government 
has juggled with the figures and has thus turned a deficit State into 
a surplus one. The fact of the matter is that our Government is a 
pastmaster in the art o f jugglery. Instances in this connection 
are not ..wanting. It was given out by the Government that the 
population of our State in 1947 was 1,47,00,000. I may assure you, 
Sir, that these figures are inflated figures. At that time the population 
figures of Muslims who migrated to Pakistan and also of Hindus and
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Sikhs who Were in West Punjab were also taken into account. No 
pains were taken to estimate the total number of Muslims who 
migrated to Pakistan and the Hindus and Sikhs from West Punjab 
who crossed the Indian border. According to these population figures, 
Government showed a deficit of 35,000 tons of foodgrains. After 
sometime, the total population was shown as 1,36,00,000 on account 
o f the revised census.

It is maintained by the Government that there has been an 
appreciable increase in the procurement of foodgrains during the last 
year. But I am of the opinion that the credit for this enhanced 
procurement does not in any Way go to the Government. As a matter 
of fact, that increased food production which resulted in enhanced 
procurement was mainly due to the bumper harvest and not due to 
any hurculean efforts on the part of the Government. It goes without 
saying that procurement is dependent upon the increase in the food 
production. The more the production o f foodgrains the more its 
procurement. It is crystal clear from this that if the harvest is good, 
naturally there will be a corresponding increase in the percentage of 
procurement. However, it has been experienced that whenever any 
calamity befalls our province resulting in a huge loss to the people, 
the Government does not hesitate in crying from house-tops that some 
political elements in the State were spreading discontentment among 
the masses. At the time of any calamity, people Want the Government 
to come to their rescue and when it fails to rise to the occasion it 
does not hesitate to apportion the blame on others. Such is the state 
o f affairs prevailing at present' in our State. Government also goes to 
the extent of saying that we instigate the tenants to rise against it. 
Perhaps the Government in general and the hon. Minister for Revenue 
in particular have lost sight of the fact that they employed all 
possible underhand means in declaring 'Gaur Brahmins’ as agricul* 
turists. They did this simply because they wanted to purchase their 
land for their own kith and kin.

*
Minister for Revenue : But I have no son.

Sardar Bachan S ingh: I was submitting, Sir, that the Gaur
Brahmins were declared as agriculturists and the idea underlying
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this policy was to enable them to dispose of their land. (Interruptions)• 
Sir, I would like to bring this point home to the hon. Minister that I 
am already in possession of all the facts which have led to the 
declaration of Gaur Brahmins as ‘First Class’ agriculturists. I know 
how telegrams after telegrams were sent to expedite this matter. I 
have no intention to enter into any further details so far as this matter 
is concerned.

Minister for Revenue : Let the hon. Member give expression to
whatever he likes to say.

Sardar Bachan Singh: Now I would like to say a few words
about the land reforms in the State. I would like to bring this point 
to the notice of the Government in general and the hon. Minister for 
Revenue in particular that the question of the introduction of land 
reforms in the State should not be treated as an ordinary question. 
Perhaps they are under the impression that the refugee problem is a 
very acute problem and that it should be treated at top priority level. 
I hope I will not be misunderstood here. I have every sympathy with 
my refugee brethren. My hon. Friends know it for themselves that 
I have contributed mv mite towards the betterment of my refugee 
brethren. But I strongly feel that the tenancy problem is more acute 
than the refugee problem and the sooner the former is solved the better 
it would be, both for the Government and the State. About 70%  of the 
total population reside in the rural areas ; out of this total population 
the number of those refugees rehabilitated in the rural areas who own 
more than 100 acres of land is 3228 and of those owning 250 acres is 
2721. From the figures which the Government has received from 
the Punjab (Pakistan) Government, it is clear that the people in the 
rural areas on this side of the Punjab owned very little land in 
comparison to those who owned comparatively larger tracts of land 
in West Punjab and who are now rehabilitated on lands in this State. 
Under the circumstances, those people who own less than 5 acres of 
land are forced by circumstances to work as tenants. What I wish 
to point out is that if it is the intention of the Government that they 
should continue to live in servitude then the problem of the tenants 
is sure to be much more complicated than the refugee problem which 
the Government is already faced with. (Interruptions), Sometimes, 
it gives me a great pleasure to hear the hon. Minister for Revenue
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and at times I cannot but laugh at his strange utterances. Sometimes 
he blows hot and cold in one and the same breath. Yesterday, he 
was pleased to remark in the course of his speech that Government 
would not tolerate any agitation sponsored by the tenants. Then 
again he remarked that if there was anyone who did not like to live 
in this country he was welcome to go back to Pakistan. These are the 
utterances of the hon. Minister who claims himself to be a representa
tive of the ruralites and also claims to possess a soft corner for them. 
If there had been any feeling for the ruralites in his heart, then there 
is no reason why some reference should not have been made by His 
Excellency the Governor in the course of his Address to the effect 
that adequate steps would be taken to ameliorate the hard lot of the 
poor people in the rural areas and that they would no more continue 
to live as serfs. Only yesterday, when my hon. Friend Shri Ram 
Sharma was ventilating the grievances of the poor tenants, ceitain 
hon. Members got enraged and started getting their notes of protests 
recorded against the utterances of the hun. Member. This shows that 
those hon. Members who are the ‘yes men' of the Government and 
who are in the habit of saying ditto to everything that is placed 
before them are sadly mistaken and that all tha. the Government says 
about the conditions in the State is not right. However, I submit 
that at present the people in the rural areas are restless and discontented 
and their agitation is bound to assume at any time an alarming 
and a dangerous shape. Our State is not an industrial State, nor 
is our country an industrial country. My hon. Friends know it full 
well that the main source of livelihood of the majority of the people 
in our country in general and our State in particular is agriculture. 
It is really a pity that a very step-motherly treatment is being meted 
out to those who are agriculturists by profession. Now that India has 
attained independence, these people expect that they would also be 
afforded a chance to live like free citizens in this free country. But 
I have to say with great regret that no steps have so far been taken 
by the Government to improve their lot. It is time the Government 
took some decision in this direction with a view to ameliorating their 
conditions. Any delay in this direction would prove detrimental to 
their interests. As a matter of fact, they have realized that Government 
is causing undue delay in bringing forward some ' legislative measure 
to this effect. They go even to the extent of saying that the hon.
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Minister for Revenue had cried from house-tops and had also held out 
assurances to the effect that Jagirdari and Zamindari system would be 
done away with.

The States of Bihar and Orissa have made the task easy for 
the Government by passing such a legislation. I understand that 
the Chairman of the Land Reforms Committee made certain proposals 
which were accepted by the Government. I fail to understand why 
the Government did not care to implement these proposals when these 
were accepted by the Government in the month of December.

Minister for Revenue : I do not know how the hon. Member has
got the information that the recommendations of the Land Reforms 
Committee were accepted by the Government

Sardar Bachan Singh : I have said this on the basis of the
reports of newspapers. The Tribune reported sorhetime back that the 
Government had accepted the recommendations of the Land Reforms 
Committee. Besides this, His Excellency the Governor has remarked in 
his Address that "m y Government has had under active consideration 
proposals for the liquidation of occupancy tenancies in the State and 
if these are finalised in time, it is my Government’s intention to 
introduce during the current session the necessary legislation on 
the subject for your consideration.”  I would say that the Government 
has accepted the principle underlying the recommendations of the 
Land Reforms Committee. If it were not so. it would not have been 
mentioned in His Excellency the Governor's Address. When the 
Government has accepted the principle, then may I know what is 
the hitch in introducing such land reforms in the State ? I think there 
must be certain obstacles against the proposals being finalised to 
which our pointed attention has been drawn in the Governor’s Address. 
When a landlord Member stood up to support the Governor’s Address, 
I  at once realized that the tenant class should not expect anything 
from the Government. It is quite strange that whereas the Government 
professes great sympathy for the tenant class, the Members 
sitting on the Government Benches should say that tenant problem 
does not at all exist in our State. Yesterday, when the resolution 
given notice of by Shri Ram Sharma was being discussed on the floor 
of the House, some of the Members sitting on the Government Benches 
had remarked that the resolution had been moved to gain selfish
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ends as the tenant problem did not exist in Rohtak district. In face 
■of these absurd remarks, I am constrained to remark that everything 
looks yellow to the jaundiced eye. Government should seriously 
consider the fulfilment of those promises which it had made to 
the tenant class before coming into power. Similarly it must better 
the lot of services and accept their demands unconditionally. If by 
burying its head under the sand the Government hopes that the danger 
would somehow blow over it is sadly mistaken. This policy of 'wait 
and see' would not do. It is unreasonable to expect that by marking 
time the services would become loyal, devoted and honest. The 
Government must fulfil promises it had made to the services. It 
would be very difficult to purify the administration unless deterrent 
action is taken against the big ones in the administration who practice 
corruption. We must stop rot at the top and* they must be weaned 
away from corrupt practices. If we can mend the big ones it will 
be easier to banish corruption from the lower ranks of the Government 
employees. Services follow the Way to which the Government may 
carry them. You know, Sir, that the services proved loyal and 
devoted to their masters during the British regime and fired bullets 
•on Congressmen and the same services put behind the bars R. S. S. 
men and the Communists when the Congress has come into power. It 
shows that the services are always at the beck and call of the 
Government of the day. Sir, you would have also read the speech of 
Sardar Partap Singh Kairon President, Punjab Provincial Congress 
Committee, which he made while presiding over the Punjab Cloth 
Retailers Association’s meeting recently held at Ludhiana. He stated 
that ninety per cent of the Government officials are corrupt and 
dishonest. I do not agree with the above assertion of Sardar Partap 
Singh and feel that much fault lies with the men at the top. The 
services would easily mould themselves to the shape to which the 
Government may like them to be. It is really deplorable that such a 
statement should have come from a responsible person like the 
President of the State Congress when the Congress Government is in 
the saddle. As the verse goes—

% SR Sfit t̂FT sFT ^  % f^RTtr

fen uia § W3i 'aiFt uia a fo ra  n i
I would say that if the Congress Chief truly believes that such is 

the state of affairs in the State he should either oppose the
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Government openly or come out of the Congress. Then, I would 
impress upon the Government that it should place before it a high 
ideal of service and should come to the rescue of labourers, small 
peasants and low-paid Government employees. I think that so 
long as big officers continue to hold their sway in Government 
administration, we cannot eradicate the evils of corruption and 
black-market mg and thus cannot march forward on the road to 
progress.

(A t this stage M r . S p ea k er  le ft  the ch a ir a n d  it w as o ccu p ied  b y  
S h ri R am  Sharm a , a  m em ber o f  the P anel o f  C h a irm a n ),

If you really want to eradicate corruption from this State 
and to make it reputed for the purity of its administration you 
will have to give a fair deal to low-paid employees who constitute the 
backbone of the administrative machinery. And by doing so, you 
will be able to increase its efficiency to undreamt-of heights. There 
is yet time. You can turn these two sections of people— the peasants 
and the low-paid employees-into pillars of strength. If they are 
estranged, woe betide this State. It is no use crying over spilt milk. 
If something is to be done for them it must be done now,

Chaudhri Matu Ram (Ludhiana and Ferozepur, General, Rural, 
Reserved Seat) (H in d i) : Sir, the object of the Governor’s Address
always is to outline the future policies of the Government and to 
review its past achievements. I have gone through the Hindi 
translation of the Governor’s Address very carefully but have not 
found anything mentioned therein pertaining to the welfare of 
Harijans— that considerable section of the people who always think of 
the good of their country and this State. It is very regrettable 
indeed that in spite of the fact that His Excellency had personally 
heard the complaints of the Harijans during his tours and received 
representations from them, he did not think it fit to say a single word 
about their sorry plight in his Address.

Sir, yesterday I had stated that the Harijans of the Punjab who 
had served their country selflessly in the cause of its independence were 
suffering great hardships even after its achievement. In reply, the
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bon. Sardar Kartar Singh was pleased to remark that if the Harijans 
were having a difficult time in India, thev should migrate to Pakistan.

Minister for Revenue : I never said that.

Chaudhri Matu R am : Well, Sir, we are the people who love
India and are proud to be its citizens. We are not of the type who 
would migrate to Pakistan. We are true patriots. On page 12 of the 
the Address, a mention has been made of the communal tension 
engendered in connection with the entry in the language column during 
the census operations. I want to tell the House one of the causes 
of this tension. Administration was as much responsible for it as 
anybody else. (Voices : How, how ?) There was a conspiracy. (A n

hon. Member: Was any Minister a party to it ?) I am just coming to it. 
Some of our communal-minded Friends here who are anxious to have a 
Punjabi-speaking province or to carve out a new State called Khalistan 
had also a hand in the matter. When we came to know that they 
had engaged agents to carry on propaganda for exhorting the people to 
declare Punjabi as their mother tongue, we smelt some fishy business. 
We told our people to declare Hindi as their mother tongue in order 
to nip the demand for a new province in the bud. So it is due to the 
fault of these friends who want to make another partition of the Punjab 
that communal controversy arose during the census operations. As 
for us, we are true nationalists and would not let our province be 
vivisected any further. We gave a proof of our nationalism when we 
refused to be bougnt by the Muslim League before the partition of the 
country and we shall not be true to ourselves if we do not oppose any 
demand for another partition. I know the atrocities that have been 
perpetrated on the Harijans to force them to declare Punjabi as their 
mother tongue in the course of the census operations. Sir, if 
somebody comes along with me, I can show him the people who have 
been the victims of this oppression.

Then, Sir, reference was made by His excellency to the calamity 
brought about by locusts I shall not hesitate to say that the 
visitation of this calamity is the direct outcome of the bemoaning 
and groaning of the oppressed Harijans. Our ancient religious books 
also affirm that calamities such as plague and famine visit the lands 
where evil increases.



Minister for Revenue: On a point of information, Sir. Does 
the hon. Member think that the mass-scale murders and abductions 
following in the wake of the partition were also committed due to the 
curses uttered by the Harijans ?

Chaudhri Matu R a m : Why dig up the past ? Surely, what
happened during the partition upheaval was the direct result of the 
doings of communalists like Gyani Ji. I repeat, the locust menace is 
the result of the tortures and high handed actions of the zamidars and 
co-workers of Gyani Ji on poor God-forsaken Harijans of Doaba.

Sir, while speaking at Patna, our President Dr. Rajindra Prasad 
also expressed the view that evil in this country had increased. I say, 
Sir, that this is particular^ true of the Punjab. So it stands to 
reason why I am attributing the calamaties that have visited this 
province to the increase in the sum-total of evil. God does punish 
people for their evil deeds.

Pandit Jiwan L a ll: (South-West Gurgaon, General, Rural)
(Hindi) : Sir, no mention has been made in the Governor’s Address
of the eradiction of the evil of corruption. I was really surprised that 
this evil should be so much on the increase and His Excellency should 
not make any mention of it. Well, I don’t mean to confine myself to 
generalities only. I would like to illustrate my view point by giving 
specific instances. About a year and a half back, ‘taccavi’ loans 
were distributed in District Gurgaon. I know for certain that in 
Tehsils Nuh and Ferozepur, most of the Meos receiving the loan had to 
pay a bribe of Rs. 10 to Rs. 15 for a single bullock. I had myself 
made a complaint about it to the authorities. Enquiry in this case 
continued for a year and a half. The Tehsildars of Ferozepur and 
Nuh have left no stone unturned to ensure that nobody should give 
evidence against the guilty officials. It has now been established that 
the wasil-baqi-navises of both the tehsils were corrupt. But even 
then the Tehsildars and Naib-Tehsildars have given evidence in their 
favour and are trying to shield them. If the Government accepts 
the findings of the inquiry committee, there is no reason why it should 
not take action against those who are trying to shield the corrupt 
officials. This clearly shows that the Tehsildar and the Naib-Tehsildar 
were also in league with the corrupt officials and they themselves 
were dishonest. What I mean to stress is that it is not an easy job
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these days to prove a case of corruption. If a case is started against 
•an official the whole of the staff of the department comes to his 
rescue and makes efforts to prevent any evidence being produced 
against him. On the other band, efforts are made to instigate people 
to make false allegations against the complainant.

Sir, it is very difficult to prove the taking or acceptance of a 
bribe as the Government officials and their departments do their best 
to see that no evidence comes forth. In another case, a head constable 
took bribe and this was proved by an enquiry conducted by D.S. Police 
■and I also happened to be with him. But even then the head constable 
was challaned after so many months. No quick action Was taken 
against him and I was put off with one excuse or other. Perhaps 
the police people have been under the impression that I might soon 
die and then there would be no evidence against the accused. But I 
am not a man to give up such a case.

Sir, there was another ca^e in which a head constable took Rs. 1140 
by way of bribe and the Deputy Superintendent of Police concerned 
admitted that it was so, but when the case was sent to the Railway 
Police for investigation, I was not at all heard and the case was dismissed 
with the remarks that all this was an election stunt of Pandit Jiwan 
Lall. This does not end here. The Railway Police with the help 
of local Police decided to take steps against those four persons who 
had appeared as witnesses in the case. I brought all these facts 
to the notice of the Deputy Commissioner, the Superintendent of Police 
as also the Chief Minister but nobody paid any heed to it and these four 
persons were challaned on unjust grounds.

Sir, I know of so many cases of corruption and bribery that it is 
not possible for me to mention all of them. A short time ago, one 
Shri Gulzar Singh PatWari abducted a Harijan girl and was also 
guilty of having taken a bribe. He was posted at village Malai. I 
apprised the Chief Minister of all these things when he visited Gurgaon 
last time. I told him that corruption was rampant in almost every 
department e. g., the police, the Civil Supplies Department and other 
departments. He inquired of me as to whether I had any fresh 
complaint. I had at that time in my pocket a complaint against a 
Sub-Inspector for having taken Rs. 400 as bribe and the same was 
handed over to Chief Minister. He promised to take action but I 
haven’t heard anything about it till now. This is obviously not a
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satisfactory state of affairs. If corruption is allowed to continue and 
is not checked the public is bound to lose faith in the Government 
with results which can more be imagined than described. We should 
not allow the low-paid officials to indulge in loot on the plea that 
they are not paid decent salaries. Nor we should allow the fat- 
salaried officers to take undue advantage of their position. In my 
opinion, a programme of anti-corruption drive should have found a 
prominent place in the Address of His Excellency the Governor. 
It is strange that he has not thought it fit to make any mention of 
it. If bribery, corruption, blackmarketing and other anti-social 
activities are not done away with, this Government is sure to get a 
bad name and may be it may not be able to keep itself in the saddle. 
In the present regime what is happening is just the opposite of what 
should be desired. Those who tried to end corruption are being 
vict mised by the Police and other Government Departments. 
The Police of my ilaqa is bent on Involving me in some false self-created 
plot as I am always out to expose their follies. But I am not afraid 
of them. I do not mind if I am made to suffer for my honest 
attempts at checking corruption. With these words Sir, I resume my 
seat.

(Ai this stage Mr. Speaker resumed the Chair).

Shri Amar Nath Vidyalankar (Non-Union Labour) (Hindi) : 
Sir, when I was listening to the speech of my hon. Friend Shri 
Virendra I was wondering as to what might have brought about such 
a radical change in his views regarding the present administration, 
because his last speech is still ringing into my ears, when he was 
extremely critical about the present Government. Either there has 
come about some sudden change in the views of my Friend, or may be 
the Government has improved. But even a child in the street knows, 
every Puniabi knows to his misfortune, that the administration has 
not improved in the least. However, my Friend Shri Virendra like a 
good lawyer, has pleaded Government’s case most ably and efficiently, 
and I give him credit and congratulate him. He has kindled life into 
the most lifeless and dull Address of His Excellency, and painted much 
brighter picture of the present state of affairs than the Government 
has through His Excellency’s Address. From that point of view he as
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an advocate claims much more than his client does.

wesl hh3 Ĥ3 i
The witness is much more eloquent than the client himself.

He appears to have seen so much good in the Address of His 
Excellency which even His Excellency himself might not have seen. 
Anjffiow, I do not agree with him. I for one do not find even a 
single ray of hope in the Address. It is devoid of anything which can 
be called constructive and the whole bright rosy picture presented 
before this House in him is merely a self deception. Yet, he has 
played the part of an able and clever lawyer, but I am sorry to say 
that his eloquent advocacy cannot make up the deficiency of those 
material things which should have been in the Address and are 
conspicuous by their absence. I fail to find out anywhere the material 
basis of such speeches as these Every hon. Member in his heart of 
hearts feels that this Government is not efficient and is not on its 
way to progress. It lacks planning and policy, it is indecisive, and 
we do not know where it wants our State to lead to. The Address 
which His Excellency has placed before u's is not the type of Address 
which was needed. He should have taken stock of the whole 
administrative system in the State and should have suggested ways 
and means of surmounting the difficulties, that lay ahead of us, by the 

y joint efforts of the Government and the people. The Address should 
have presented before the people of this State such ideals, hopes and 
aspirations that would have raised morale of the people and inspired 
confidence and had set in psychological conditions of enthusiasm for 
national reconstruction in the public mind. But unfortunately not a 
trace of such things is to be found in it, on the contrary it will leave 
people cold and dull. My hon.'Friend Shri Virendra was pleased to 
remark that the Government and the people should cooperate and walk 
hand'in hand on to the road of progress, but I ask what attempt has 
been made in this Address to seek and receive such cooperation.

(At this stage Mr. Speaker left the Chair and it was occupied by 
Chaudhri Lahri Singh), *

Sardar Sajjan Singh : Mr. Chairman, may I know if the necessary
quorum in the House exists ?



Mr. Chairman : Yes, the quorum is ten only.

Shri Amar Nath Vidyalankar: My hon. Friend Shri Virendra
said that the Government share the wisdom and the follies of the 
people. May I know if our present sufferings are due to any of the 
follies of the people ? No, the people are suffering on account of the 
follies of the Government and it would be the greatest injustice to 
accuse people for their existing sufferings. The main problem today is 
to raise the morale of the services and the public. Who is responsible 
for this lowering of public morale ? It is the duty of the Government 
to produce the spirit of service in the minds of the public. All the 
available means including the Publicity Department should be used 
for this purpose. Does the Government think that its Publicity 
Department is raising the morale of the people by putting up huge 

.portraits of leaders on roadsides with a few sentences written under 
from their speeches ? I do not oppose putting up the portraits 
of national leaders but at the same time I would suggest that pictures 
oi others should also be displayed as is done in China. The picture of 
the peasant who produces maximum crop per acre of land in a certain 
district or in the State should be displayed at such conspicuous places. 
Similarly the pictures of labourers who show superior results in 
increasing the output of nation’s industrial production should be 
displayed everywhere. Why should not the picture of those who give 
greatest help in fighting locusts or floods be also displayed in public 
places ? This will in fact raise the morale of the people. It is, 
however, a pity that our Government lacks imagination. Our Ministers 
consider it enough to go through weighty files. This is why we are 
weak. If the people of a certain place wish to hold a public meeting, 
the Government gets panicky and enforces Section 144, as was recently 
done in Simla and Ludhiana. It is the duty of the Government to 
meet the people and hear their grievances. It should not be afraid 
of facing them. I admit that the Government • is faced with several 
difficulties, but it should place those difficulties before the public. In 
the Address delivered by His Excellency, there was no reference to 
any plan of work which the Government propose to follow. The 
Government should have stated all their difficulties and also mentioned 
the steps which they proposed to take to overcome them. The state 
of affairs here is quite different. The Assembly meets for hardly
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sixty days in a year. The Government does not take even the 
Members of the Assembly into confidence and tell them its difficulties. 
They might be able to help the Government in its work. When the 
•Government is not prepared to seek the co-operation of even the 
Members, how can we expect it to seek public co-operation ? It is 
said that everybody has the right to criticise the Government. What is 
the value of that right when Section 144 is enforced at different 
places? As my hon. Friend Shri Bhim Sen Sachar also said our 
Government becomes panicky on the slightest happenings. Formerly 
we were ruled by the foreigners. Their nervousness could be understood, 
but why should our Government lack confidence in its own people ? 
As soon as there is some agitation, the Government take recourse 
to Section 144 Cr. P. C. or the Public Safety Act. Is it not a matter 
of shame ? If some labourers write to the Government for redress 
of their grievances, no heed is paid to their request for six months or 
so. After that they send ten or twelve reminders and ultimately give 
a legal notice that if their grievances are not redressed within the 
specified period they would go on strike. On receipt of that notice, 
the Government at once enforces Section 144 in order to prevent the 
labourers from holding meetings. The same treatment is being meted 
out to Government servants. They have been prevented in Simla, 
by enforcement of Section 144, from taking out a peaceful procession 
even. Is this the manner in which liberty of speech is being 
maintained ? Instead of suppressing them by use of force, the 
Government should have contacted the aggrieved Government servants 
and heard their grievances. It could then have placed its difficulties 
before them. Suppression of people’s voice wherever it is raised can 
not be termed seeking public co-operation. If a few workers gather 
at a certain place, the police goes there at once and puts them under 
arrest. They are kept under detention for days together but our 
Government does not care to order its Magistracy that nobody should 
be detained without proper trial. If these things continue for long, our 
condition will also be the same as recently described in a public 
meeting by an American Professor. Professor Turner of Yale 
University, who recently toured the South East Asian countries, said 
in the course of his speech at Delhi, that there was no immediate 
likelihood of rapid economic growth in South East Asia, nor was 
there any prospect of American capital flowing to these countries.
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He gave an analysis of the unsatisfactory conditions prevailing in those 
countries which have recently obtained their independance. Further 
on, Professor Turner says that there are two alternatives before the 
Governments. First is to increase the police force to carry out repressive 
measures against the discontented people. The second alternative is 
to execute a programme of reforms to satisfy the basic needs of the 
people and to redress their grievances. These are the only two alterna 
tives before these Governments. Now the Governments appear to have 
adopted the former course, being ea sier of the two. Their tendency 
is to follow the course of repressive measures. Further on, the 
Professor says that the progress in these countries has been at snail’s
pace. Talking about the people he says—

/

“ If you consider the amount of work they do, and the kind of 
implements they use, you will certainly give them credit/' He says 
that the people are capable of progress, but the trouble is that the 
Governments are not cooperating with them. Their needs are not 
being met. Only the other day, the Governor of West Bengal, Dr. 
Katju gave this advice to the Governments, in a broadcast talk :

We must take care that in the name of preservation of State and
stopping of subversive activities we may not stifle democracy itself.

What he means is that the Governments should not crush democracy 
itself under the pretext of preserving law and order and suppressing 
of unlawful activities Further on ,he says, “ It is the essence 
of democracy that there should be the utmost liberty for 
expression and also propaganda of every kind of opinion. If the 
people were assured of this right then democracy shall always continue 
to function and be an active force in the governance of the country." 
But actually we find that the Government is trying to suppre s all 
criticism against it by fair or foul means. Further on Dr Katju 
says: “ I sometimes think that these difficulties are aggravated by 
our thinking in old grooves according to old conceptions and not 
making sufficient allowance for the revolutionary changes". Our 
Government is also thinking in old grooves. It is following the 
reactionary traditions of the British Government and the Unionist 
Ministry of the old Punjab If the Government wants to become a
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really democratic Government, it shall have to give up the old 
traditions and follow new ways. If this is done, the criticism that is
voiced by the hon. Members on the floor of the House during every 
session of the Assembly, would become less loud and strong. Shri 
Virendra, in his speech, said that the people should not be divorced 
from the administration. But pity is that the element of public 
support at present is sadlv lacking from the activities of the 
Government. Our State has a number of problems today. There is 
the problem of food. If the agriculturists, with their own efforts and 
with the rain falling in time, produce more food, it does no credit 
to the Government. The Government gets the credit only if it can 
claim that it helped the peasants by advancing loans to them and by 
giving them other facilities in certain districts and consequently there 
was increase in the food production. But this is not the case. The 
condition of the people is deplorable; they are not helped by the 
Government. There is the example of England before us. It is not an 
agricultural country. Even then its Government has been able to 
effect an increase of 20 per cent in its food production with the help 
of the people within a span of two years. On the other hand, we 
have been shouting from house tops for increasing our food production 
for the last four years and the results are before us.

s
As regards law and order position, it is said in the Address that 

the subversive elements are still there. But we find that for the last 
four years, people have been detained without tflal, inhuman 
treatment has been meted out to them in the gaols and Section 144 
has been clamped in all the districts. If inspite of all these repressive 
measures, the subversive activities have not been checked the 
Government, like wise men, should change its methods and adept 
some other course. That course is to satisfy the needs of the people. 
I would warn the Government that Punjab is much bigger than this 
House of 70 or 80 members and the Government shall have to be 
answerable before the people veryr soon. Tt shall have to explain to 
them what it did and achieved in the past three or four years, which 
were critical in the history of the State. I would like to know as to 
what has been our contribution in these years. I, for one, am not 
satisfied with our contribution. Will it be said in the history of our 
peiiod when it ccmes to be written, that we gave a correct lead to the
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people at a time when they were struggling for their political 
independence, but when the timi for their deliverance from their age 
old social and economic slavery came, we miserably' betrayed them ? 
We should emulate the example of other countries, as my Friend 
Shri Virendra has said, but the example of other countries should 
serve also as a warning to us if we fail the people at the time of 
their dire need.

My learned Friend Sardar Bachan Singh has dealt with the 
condition of the peasants in our State. The Congress has before it 
the programme of improving the lot of the peasants. In its Nasik 
Session, it adopted a resolution for the immediate abolition of 
Zammdari and the giving of land to the actual tillers of the soil. In 
this resolution, Congress Governments were asked to pass legislations 
for the above-mentioned purpose without any more delay. The 
resolution is here with me and I can quote that resolution. But I 
hope that the hon. Members must have read it. If they have not 
read it, they should do so. The immediate programme of the Congress 
is embodied in that resolution. However, when it is brought before 
the Government of our State in the form of a private resolution, some 
of its members begin to agree that it is impracticable. But did they 
raise no objections when this programme was adopted by the All 
India Congress Committee or when the Congress High Command had 
sent it to this Government for necessary action. I .know some of the 
hon. Ministers and members are members of the All India Congress 
Committee that passed the above resolution. The copies of the 
Immediate Programme of the Congress were distributed among the hon. 
Members during the last Session. It was stated in that programme 
that the peasants should be protected and their rights safeguarded. 
Did our Government write to the All India Congress Committee that 
this was not possible and offer any amendments to that programme? 
Again and again, in the Congress Manifestos, promises have been held 
out that landlordism will be abolished. No doubt, other States like 
Assam, U. P., Rajasthan and even Pepsu have introduced and are intro
ducing radical'agrarian reforms. But here it is said that there is no scope 
for any reform in this State. Various excuses are put forward such 
as the problem of refugees and the unsettled conditions obtaining
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here. In Hyderabad too, the conditions have been unsettled, but 
they have made use of them by abolishing Jagirs and by giving lands 
to the tillers. On the oth^r hand, our Government is perpetuating 
landlordism under the pertext of unsettled conditions. We should 
introduce agrarian reforms in our State. This is the need of the day. 
The legislation that was brought before the House during the last 
session did not very much impress people, and it was not enough to 
satisfy the people. The changing conditions of the country need 
some radical change in our ways of thinking also. Sardar Bachan 
Singh has just stated that the number of notices for ejectment this 
year has far exceeded the figures for the past years. The conditions 
are going from bad to worse. If we look towards other States of 
India we shall see that in this respect they are ahead of us. Those 
who are responsible for running the administration in this State do 
not seem to study the facts of the problem, otherwise they must 
realize that we are left behind by other States of India in this matter. 
The conditions of agriculture prevailing in other countries of the world 
should be an eye-opener for us. The reforms that are being achieved 
in other States of India, and which were accomplished so early as 1920 
in other countries of the world, are considered too radical to be adopted 
in our State. There is lack of imagitation and planning here. The 
principle of ‘land to the tiller’ was recognised all over the world as 
far back as 1920. But here it is strange, that it still remains a matter 
of controversy among our administrators. They consider it as a 
revolutionary step forward. As a matter of fact, they are still living 
in a bygone age, these Rip van Vinkles of Punjab do not appear 
to be moving with the times. They don’t realize that they have long 
moved out of the 18th century when agricultural reforms have gone 
ahead with rapid strides in all the countries of the world. I would 
appeal to the Government to move with the times and undertake 
planning in ail the spheres of life of the State. Not only Agriculture 
but Industry and other spheres of activity also require planning and 
radical change of outlook. But I am constrained to remark that at 
present I feel that nothing is being done in this direction. What we 
find is that at present our State is without any planning and there 
are no schemes of progress at all. We dont know where we stand, 
what we require and with what speed we should move in order to catch 
other advanced countries of the world. In fact we are far from being 
the masters of our destiny. Waves come and carry us wherever they
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like. We cannot control our own course of action. At present the condi
tion of our State is such that like a small boat it "drifts at the mercy 
of a stormy and raging sea. On the other side there are countries of the 
world that control their courses of action with imagination and 
foresight. Take the example of China. Within one year it has 
introduced agricultural reforms in a portion of its territory which is 
inhabited by as many as fourteen crores of people. In one year's 
time the land has been distributed there among those who are the 
actual tillers of the soil. They have accomplished this marvellous 
feat simply because they had the desire to do so. In the spheres of 
the administration of Justice also they have made a rapid progress. 
When a question was asked from a young Judge in China, hardly 
25 years old, as to how he dispensed Justice without any experience 
and legal training, he replied that he knew and relied on common 
sense law and that the real test was that Justice is administered and 
not as to how it is done. "In this country0, he said, "there is Justice 
without Law, while in other countries there are laws and Jaws without 
Justice." There is much truth in his reply. These are the things 
which make a difference between progressive and other people. 
The thing to be achieved is justice ard not the brilliant wordy 
warfares between the opposing vakils. As a matter of fact, vakils 
are always instrumental in confusing the real issues before the courts 
of justice in a countiy. They paint rosy pictures before the Judges 
just as one of my friends has done here and as a resu’t of this the 
actual issues get confounded. It is our dutv as the representatives of 
of these people to find out new and better wavs for alleviating the 
sufferings of those from whom we get power. We should think out 
new ways for solving problems that crop up every now and then. Our 
thoughts should move in new and radical directions.

Shri Bhim Sen Sachar has drawn the attention of the Government 
towards corruption that is prevelant everv-where in our national 
life these days. He has rightly pointed out that no other progress 
is possible without first rooting out corruption. In this matter the 
Government of Pakistan has taken more courage than our Government. 
They have laid it down as a condition for entering the services 
that the entrant should first declare his immovable sand movable
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property so that the Government might know afterwards that he does 
not amass huge amounts by corrupt practices. They have even 
asked the working employees to declare their property. This is a bold 
step but it is necessary to take it in the interest of the public at large. 
I wish our Government should also have taken it, I would even say 
that not only the Government servants but the hon. Ministers should 
also declare their properties, so that the public might see that they 
are not corrupt. This is veiy important in removing the suspicions 
o f the people. It can create a healthy atmosphere and the 
administration of affairs can improve in no time. What is required is 
that the public tone should be improved. If a leader does not succeed 
in improving the tone of the public he does not deserve to occupy 
any seat of authority in public affairs. I f  our leaders take courage 
and root out corruption by means o f stern actions they can even today 
win back the best confidence of the public and they can create an 
atmosphere in the State wherein no person would indulge in any 
corrupt practices But the first essential in this matter is that the 
Ministers themselves should place examples o f stern morality before 
the public. They should be above suspicion. Their conduct should 
be absolutely above reproach. The morality o f the seivices depends 
to a large extent on the example set by those who control the affairs 
o f  the State. What is the reason that now-a-days corruption is 
prevelent everywhere and recommendations count a lot ? Why those 
who are punished for corruption are allowed to go without their names 
being proclaimed and published at important public places and in 
the newspapers of the State ? Why is it that the names of those 
who are dismissed for corruption and such other causes are not widely 
publicised ? If we publicise the names of Black-Marketers and others 
on public notice boards and other places, we can create an atmosphere 
in the country in which such offenders themselves will stand 
condemned before the bar o f public opinion with the result that such 
offences will be reduced. Such a step will have a wholesome effect on 
the general atmosphere in the country. The Leaders can by their 
own example help in the creation of such an atmosphere. The 
failure o f our leadership lies in the fact that it has proved incapable of 
bringing about such a happy change in the atmosphere of the country. 
Sir, I do not wish to say anything more on this point as I feel that 
I have said enough. Moreover, the time for stressing this point
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will arrive when I speak on the budget debate. Here I only wish to 
submit that the Address of the Governor should have contained a 
general review of the progress of the State and the effort being made 
to achieve our object. It ought to have been a true picture of our 
strivings, our hopes and aspirations. It should have told us how the 
Government expected to plan for the future progress of the State 
It should have stated the spheres of activities in which the Government 
had sought and still needed the active cooperation o f the public. 
Instead of doing this the Address of the Governor has indulged in blam 
ing this honourable House for lack o f speed in the disposal of legisla
tive business. May I know Sir, who is responsible for this slow progress 
in legislation ? Our Government calls us for two brief sessions 
during the whole o f the year. It is not their fault that the hon. Members 
are allowed to repiain idle for most of the time during the year. They 
have never refused to come It is the business of the Government 
to call them for work. As a matter o f fact, His Excellency the 
Governor has been most unfair to this House when he accused this 
hon. House for the slow progress of the work. He ought to have gone 
into the facts. My submission is that the Government itself does 
not desire to give opportunity to this House to hold its sessions for 
longer duration. It is wrong to say that we do not want to work. 
In my opinion these remarks should not have come in the Address of 
His Excellency the Governor. Well, Sii, I have yet another grouse 
against the Address and that is this. I have already given a notice 
of an amendment to the motion under discussion on this point. I 
note it with regret that no departure from the past practice o f India's 
slavery days has been made, by delivering the Address in Hindi or in 
Punjabi. I fail to understand why Address by the Governor of the 
State is delivered in the English language, when the President of the 
Indian Union finds no difficulty in delivering his Address to the 
Parliament in Hindi. Why do not the Government shed off the old 
slavish practices reminiscent of the British rule ? As a matter of fact 
when I make a psychological analysis of the present Ministry, what 
I find most prominent in it, is that it is highly unprogressive and 
undecisive. The Ministers are suffering from such a retrograde 
mentality, that neither they themselves embark on progressive policies 
nor do they allow the State to make any advancement. However, I
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hope that the hon Ministers will try to see the criticism, that has 
been made on the floor of the House on the Address of the Governor, 
in a correct frame of mind. They will endeavour to derive benefit 
from it by effecting improvement in the administration of the 
State.

Master Gurbanta Singh : (Jullundur, General, Rural, Reserved
Seat) (P u n ja b i) : Sir, I wish to make a few observations in regard to
certain matters which do not find any place in the Address of the 
Governor. The foremost thing upon which the Address is silent, is the 
lack o f any relief granted to the rural people who have been subjected 
to all sorts of taxes, namely, the Sales Tax, Professional Tax, Haisiat 
Tax, Cycle Tax etc. Now the clever people who have got some 
approach to the higher authorities, manage to escape the payment of 
such taxes but the poor people continue to be crushed under the 
weight. I would quote figures in support of my point to show how 
revenues from these taxes have mounted gradually from year to year. 
These figures have been supplied to me by the Government in regard 
to villages of Jullundur District. At first, a few years back, the 
amount realized from these taxes stood at Rs. 11,000. After two 
years it rose to Rs. 22,000. Then in the subsequent year, it went 
up gradually to Rs. 34,000 and Rs. 46,000. You will see, Sir, with 
what astonishing rapidity the revenues from these taxes have 
increased.

Chaudhri Matu Ram : It has risen like the increase in population. 
(Laughter).

Master Gurbanta Singh : That is a wrong notion. The increase
in population has not been as rapid as in the case of revenues from 
these taxes. I am constrained to remark that our Government is 
extremely undependable in the matter of legislation regarding taxation. 
One day it legislates one measure prescribing a certain limit of income 
which could be taxed and on the next it amends the same law 
reducing the limit of income with a view to imposing tax on a 
greater number of poor people. The result is that on account of the 
shifting of ground by the Government, the confidence of the people 
in it, is shaken. And the lack of faith in the Government by the 
people is really a very regrettable state of affairs. I feel that
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Government ought to have indicated the relief from taxes which the 
rural people would be getting. But it is a pity that His Excellency 
the Governor omitted to make any mention o f this important 
matter.

Then, Sir, a reference has been made in the Address with regard 
to the allotment of evacuee houses to the refugees in the rural areas. 
It has, however, been admitted that a certain amount of dissatisfaction 
exists among the Harijans and other non-allottees of land who are so 
far without a shelter in the villages. This is a tact that these people 
have been provided no accommodation and they are experiencing 
great hardships. It pains me to find that Government have taken 
no steps to provide any shelter to these poor people. In this 
connection I may also point out that the late Dr. Lehna Singh Sethi 
had issued an order for the allotment o f evacuee houses of non
agriculturists to the non-allottees of land but so far that order has 
not been enforced and the non-agriculturist refugees continue to 
suffer for want of any accommodation. Besides this, there is yet 
another difficulty experienced by the poor Harijans and other 
non-agriculturists residing in the villages. The Harijans who have 
been in possession of certain evacuee houses and have been keeping 
them in good repairs for the last few years, have been asked under 
orders of the authorities to vacate the same. Then if one officer passes 
orders for the allotment of a certain house to a certain non-agricul
turist, be he a ITarijan or an artisan, the other officer, at the request 
of the rival party, issues orders for the cancellation of that allotment. 
The Harijans are particularly put to a great trouble. They are 
dispossessed of the house legitimately occupied by them. I may bring 
a concrete case to the notice of the Government and that is this. 
Two Harijans, named Massa and Bhuja of village Khambra have been 
deprived of their houses of which they have been in possession for 
a long time. When they represented their case to the Revenue 
Assistant, he gave his verdict in their favour but the rival party, 
namely, the agriculturist allottees got this order reversed by another 
officer. Then in another village a certain person is already in 
possession of six houses. He has been allotted two more houses at 
the cost o f Harijans who have been ousted from them. We used to
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hear of such an arbitrary and despotic rule in the States of 
pre-independence days. But it is deplorable that we are witnessing 
the same state of affairs obtaining in this State of free India.

Then, Sir, much has been said about the corruption rampant in 
the administration of this State. Only the other day the Provincial 
Congress Chief declared that 90 per cent of the officials of the 
administration were corrupt. It would not have been a surprise to 
me if it had been stated that there was hundred per cent corruption 
in the services. I believe in the saying that if the King tastes the 
fruit of a tree, his army will devour not only the leaves but also the 
very roots of that tree. Now when our Ministers are corrupt, it is 
no wonder if the services under them follow in the footsteps of their 
Chiefs. In this connection I mav point out that I along with other 
few hon. Members had lodged a complaint with the Government 
that a certain Minister was corrupt, and that enquiries be held into 
the matter. So far no action has been taken in this regard by the 
Government. My submission is that Government ought to have 
instituted enquiries into the allegations made by us and if they had 
been proved to be baseless, then we should have been hauled up for 
making a false report. I am of the opinion that the failure of the 
Government to move in the matter, convinces me that the Government 
itself is corrupt to the core. And as I have already said, if the 
Ministers are corrupt, the officials are also bound to be corrupt. I 
fail to understand why these Ministers who draw fat salaries, large 
amounts of travelling and Simla Hill allowances and are provided with 
luxuriously furnished bungalows, should still indulge in corruption. 
My hon. Friend Sardar Bachan Singh, during the course of his speech, 
related the sad tale o f a chaprasi, who with a meagre salary o f 
Rs. 65/- p. m. could not afford to provide milk to his children. L 
say what to talk o f that poor chaprasi, it is not possible even for us 
to provide milk to our children. This luxury is now reserved for 
the children of the rich or the high officials only. The present set up of 
Government requires to be replaced by those persons who can feel for 
the poor. This replacement will be possible only after the next 
elections when the true representatives o f the people will form the 

• Government. It is geneially said that the foremost function of the 
Government is to strive for the welfare of the people, but our 
Government is unmindful of this dictum. It rather sets one class o f
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people against another and brings about estrangement among 
them with a view ultimately to keep the people under their thumb. 
In this connection I am reminded of an interesting story. Once a 
Mirasi girl dreamt that she had given birth to a son who unfortunately 
breathed his last there and then. When she got up early in the 
morning, she began to cry bemoaning that Buta had died. On hearing 
the bewailings of the girl, the Mirasi brotherhood assembled to offer 
condolence to the girl and her parents. One of them was a little 
sagacious person. He enquired from the father of the girl as to who 
Buta was and when and where was he born. The father o f the girl 
expressed his ignorance about it and asked his daughter to answer 
the queries. She replied that she had dreamt during the night that 
a son was born to her and he had died. {L augh ter). This is exactly 
the position of a certain hon. Minister of ouis. He heard the news 
that in the Jullundur District the Harijans were being baptised in 
large numbers for embracing the Sikh religion Without caring to find 
out the authenticity of the news, he rushed to Jullundur and began 
to utter slogans that the existence o f Harijans was in danger because 
of the Amrit Prachar conducted by the Sikhs. He tried to imitate 
the Muslim League tactics who used to indulge in communal activities 
under the cloak of ‘ Islam in danger'. I may tell the House that the 
Harijans of Doaba are strong enough to withstand the overtures of 
either Hindus or Sikhs. Their religion is ‘Ad Dharm’ and they are 
not so weak in their own Faith as to fall an easy prey to the 
proselytising activities of missioneries of Hindus or Sikhs. So if a 
Minister thinks that the Harijans o f Doaba, who strongly believe in 
‘Ad Dharm/ can ever allow themselves to be drawn up for conversion, 
he is entirely mistaken. But the result of the wrong propaganda, 
carried out by the Hindu" and Sikh press, was that the relations of 
different communities inhabiting this State were sorely estranged. 
When I enquired from Hindus and Sikhs of Jullundur as to how many 
Harijans* had embraced Sikhism, I was told that none had been 
converted. Yet the hon. Minister carried on the propaganda that 
the existance of Harijans was in jeopardy. In this connection I am 
ieminded of yet another interesting tradition prevailing in the rural 
areas. In villages if the husband of a Mirasi girl dies, the zamindars 
offer him a certain amount of food-grains by way of help at the time
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of condolence. In^this way a sufficient amount of food grains are 
collected. Similarly, I think, the bogey of ‘Harijans in danger' was 
raised by the interested parties with a view to make collection for 
their own use. Possibly some Arya-samaj workers who were in need 
of money, came out in the field as saviours of Harijans and for this 
purpose raised funds from different places in the State.

Mr. Chairman: No personal attacks please/

Master Gurbanta S in gh : No Sir, I would be the last person
to do so. I have not mentioned the name of anybody. What I wish 
to point out is that no pains are spared to make a vehement 
propaganda in villages against those poor Harijans who happen to live 
there. They are harassed without any rhyme or reason. As a matter 
of fact there is no limit to the atrocities perpetrated by people on 
these poor Harijans. In the villages where Sikhs are in majority, 
Harijans have been compelled by force to record their particulars 
of language etc., in the columns o f the stereo-tvped census forms 
according to their instructions. They have not spared any pains in
bringing every pressure upon them to dance to their tunes. The 
houses of ihese poor people have been barricaded and they are not 
allowed to move about. As a matter of fact they are virtually 
segregated from the people of their respective villages. Neither food 
nor fodder is made available to them. I am really constrained to 
remark that our leaders are busy preaching communalism in every 
nook and corner of the State. I have just received a letter from a 
certain friend and he writes to say that the Harijans of some of the 
villages in the district of Jullundur have been barricaded as a 
result of which they find it impossible to move about. I would like 
to read out the.names of the villages where atrocities have been 
perpetrated on the poor Harijans, as mentioned by my friend in his 
letter. The villages are, Ladar, Daduwal, Sumiai, Sirhali, Sargondi, 
Sumrari, Padijagir, Landia, Bahadursingh Pura, Nurpur Sarhal, 
Surhal Qazian, Beram, Chima, Sindhwan, Baroli, Jassomazara, 
Nadhali., Milhi, Landra, Nasi, Nagra, Bajra, Nangal Salara Rajab, 
Bias Pind, Sagwal, Kishengarh, Kukar Pind, Dharala, Jajha, Bhagora, 
Nagar, Dhesansang, Dhani Pind, Patar Kalan. My friend writes to 
say that the poor Harijans residing in these villages have been denied 
all the facilities which they were entitled to as humans beings. Their
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main grievance against them is that they did not fill in the 
particulars in the census forms particularly in the language column, 
according to their dictates. He also writes to say that they are 
threatened with dire consequences in case they did not revise their x 
decisions and thus record particulars in the census columns as desired 
by them. He has further pointed out in his letter that people have 
been harassing them without any rhyme or reason ; so much so that 
they keep waiting close to their doors with kirpans and other weapons, 
with the result that they find it impossible to move out to attend 
to the call of nature or to store their cowdung. This is not all. 
They cannot look after their fields where they have sown seeds and 
toiled hard. Food and fodder are not made available to them from the 
depots.

Chaudhri Matu R a m : On the one hand the hon. Member has
stated that they are not allowed to move about freely and that their 
houses are barricaded, while on the other hand he has stated that 
foodgrains and fodder are not made available to them at the depots. 
He is contradicting his own statement.

Master Gurbanta S ingh: Sir, what I wish to point out is that
the poor Harijans are not allowed to move about and are, therefore, 
forced to attend to the call of nature on their roofs and also store 
their cowdung there. My frit nd also writes to say that if such state 
of affairs continues for 2 or 3 days more, then the conditions would 
take a very serious turn. The license-holders of arms in these villages 
threaten the poor Harijans with dire consequences in case they 
refuse to act according to their behests. In this letter reference 
has been made to village Ludran, Tehsil ^hillaur where a Harijan 
family was attacked by the people on 27th February 1951. The 
members of this family including an old woman, for fear of losing their 
lives, tried to run away. The old woman who could not keep pace 
with the other members of her family, who made good their escape, 
was ultimately killed by the people. Mr. Chairman, it is abundant^ 
clear from this that the poor Harijans are being oppressed and 
tyrannized for no fault o f theirs. It is really a pity that the conditions 
under which cur Harijan brethren are living at present in the villages
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in the State in general, and in the Jullundur District in particular, 
which are apt to move even a stone-hearted person to tears, have not 
moved the Government at all.

His Excellency the Governor has in his Address pointed o u t :—

It is a matter of deep regret to my Government that the census 
operations in our S ate should have been the subject of a communal 
controversy about the record in the language column..........

It seems that the Government has not so far taken any steps to put 
an end to this 'communal controversy’ . It will not be out of place 
to mention here that the conditions in the district of Hoshiarpur are 
worsening day by day. I have no hesitation in saying that the 
conditions obtaining at present in most o f the villages of this State 
are worse than those created in West Punjab, by the resignation of 
Sir Khizar Hayat Khan in March 1947.

Harijans of the Gurdaspur District are also subjected to the same 
humiliating treatment at the hands of the people. The atrocities 
perpetrated on them are also very acute. It is really a matter 
o f deep regret that we do not find any reference about such a matter 
in the Address of His Excellency the Governor. What more injustice 
can there be than this that no importance is being attached by the 
Government to the miseries and hardships of the poor Harijans. These 
poor people are really cursing the Government for its having failed 
to save them from the tyrannies and atrocities perpetrated by the 
people. Under the circumstances, if in a free country it is not possible 
to record one’s language in the language column freely, how on earth 
can it be possible to cast one’ s vote during the general elections freely.
I venture to say, Sir, that instead of enjoying the fruits of freedom 
we have been reduced to mere servitude. In fact, such atrocities were 
not committed even during the British regime when census operations 
and elections used to be held.

Harijans are not subjected to a humiliating treatment in those 
villages only where Sikhs are in majority but they are put to untold 
hardships in those villages too where Hindus are also in majority. 
The property and honour of the poor Harijans in those villages, where 
Hindus are in majority, are in great danger. Mr. Chairman, I would 
like to bring this point home to the Government that the census
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operations in this State have resulted in grave injustices to poor 
Harijans. If the situation is not brought under control by taking 
timely action, I am afraid conditions would become worse than those 
which were created by partition in 1947.

Our Ministers are responsible for creating this communal tension. 
They have been making propaganda in villages at public expense. The 
Government should not allow people to carry on such communal 
propaganda in the villages. It should create such atmosphere in 
villages that the poor people may be able to live there in peace. Now 
things have come to such a pass that we cannot face public opinion 
in villgaes. We should realize that after the attainment of 
independence we are now one nation and should, therefore, live like 
brothers. If we had realized this fact there would not have been 
strained atmosphere in the villages Such propagandists claim to be the 
representatives of the poor but it is far from their intention to evince 
genuine interest for their welfare. They only pose themselves to be 
the friends of the poor in order to promote their selfish ends, and to 
maintain their political leadership. If by such tactics they have to 
win the general elections I think they are sadly mistaken. People in 
villages have now become much enlightened and they will not be easily 
roped in by their show of lip sympathy towards them. With these 
words, Sir, I will appeal to the Government to take such steps which 
may lessen the tension and promote good-will and understanding 
between the people.

Minister for labour : (The hon. Shri Prithvi Singh Azad) : Sir,
I want to give a personal explanation. My hon. Friend Master 
Gurbanta Singh has made certain allegations against me. In this 
connection I only want to say that he has said these things against me 
not because there is any truth in them but because of the frustration 
that has been caused to him and his friends in not having been 
successful in getting a Ministerial gadui and.......... *

Mr. Chairman : No personal remarks please.

Minister for labour : You have permitted an hon. Member to
make all sorts of allegations against me. I must be allowed to refute 
those allegations and have my say.
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Mr. Chairman : I f one hon. Member has made a mistake others
should not repeat that mistake. The dignity o f the House requires 
that personal remarks against other hon. Members should not be made 
and I will request the hon. Minister to cooperate.

Minister for labour : Sir, I do not propose to make such
irresponsible remarks as have been made and I do not wish to say any
thing which is in any way against the dignity o f the House. The hon. 
Friend who has just before me made a speech has narrated a story 
about a Mira si girl, the story if it applies to any one in this House, 
applies to the narrator himself .......

Mr. Chairm an: I remind the hon. Minister that he should
not go to that extent. He can explain his position without making 
pei sonal remarks.

Minister for labour : Sir, how can I explain my position until I
say something against him.

Mr. Chairman : It is for you to see how you can do that You
should not make personal remarks against an hon. Member of the 
House. This is my ruling.

Shri Amarnjith Vidyalankar: Sir, cannot he give a personal
explanation ? 4

Mr. Chairman : He can give a personal explanation no doubt
but he cannot make personal remarks.

Sardar Bachan Singh : On a point of order, Sir. Can any hon.
Member during the course of his personal explanation give reply to all 
the allegations made against him or he can only make his position 
clear ?

M r Chairman : He can only make his position clear.•
Minister for Labour : Sir, I bow before your ruling and would

submit that some of my hon. Friends who are obsessed with the idea 
o f becoming Minister have been striving hard to dislodge me from my 
present position. They have used all means in their power to defame 
me in the public. They sometime back forged a letter and sent it to
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the Congress President in which they made allegations against me 
that I had accepted Rs. 2,000 as bribe from a wine contractor of 
Gurdaspur.

Sardar Gubanta Singh ; On a point of order, Sir. I did not refer 
to that allegation in my speech.

Mr. Chairman: That is not a point of order.

Sardar Bachan Singh : On a point of order, Sir. Can any hon. 
Member refer in his personal explanation to anything which has not 
been said in this House ?

Minister for Labour: Without taking much time of the House I
would say that they have tried to malign me in order to promote their 
selfish ends. These allegations are based on party factions and are 
entirely unfounded. I have submitted my personal explanation to 
the Congress High Command and unless the matter is decided by it I 
am not in a position to say anything with regard to these allegations. 
I am prepared to stand an independent enquiry by any court of law.

The Assembly then adjourned till 2 p. m. on Wednesday, 7th March, 
1951.
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Punjab Legislative Assembly

THIRD SESSION OF THE FIRST PUNJAB LEGISLATIVE ASSEMBLY.

Wednesday, 7th March, 1951.

The Assembly met in the Assembly Chamber, Simla at 2 p. m. of
the clock.

77ztf Secretary having informed the Assembly under Rule 11 (3) of the 
Rules of Procedure that Mr. Speaker was un-avoidably absent, Mr. Deputy 
Speaker (Thakur Pancham Chand) took the Chair.

QUESTION HOUR.

Chief Minister : If the House so desires, the question hour 
may be dispensed with so that Members will have more time for dis
cussion of the Governor’s Address.

Shri Prabodh Chandra : Sir, I beg to submit that the question 
hour is the only hour when a Member can know the views of the
Government with regard to the grievances of the electorate. If as 
on the 2nd of March the question hour is dispensed with every day, 
I think we will not be able to do any justice to the electors who have 
sent us here.

Mr. Deputy Speaker : Is it the pleasure of the House to dispense
with the question hour ?



(4) 2 Punjab Legislative Assembly [7th March 1S51]

Hon. Members: Yes.

Mr. Deputy Speaker: The question hour is dispensed with.

rNSTARRED QUESTIONS AND ANSWERS.

RETIREMENT OF PEONS IN DISTRICT AMRITSAR.

672 Sardar Sajjan Singh : Will the hon. Minister for Revenue be 
pleased to state ;—

(a) whether any Tehsil peons in the District /o f  Amritsar 
were allowed to retire after hiving completed the sche
duled period of service during the second quarter of 1950 ; 
if so, their names ;

(b) whether the persons referred to in part (a) above were 
granted pension ; if so, the amount of pension granted per 
mensem in each case ;

(c) (i) the dates on which the papers relating to pensions
were sent by the Tehsil office to the District Office 
in each case ;

(ii) the dates on which the papers referred to in (c) (i) 
above were received in the office of the Accountant 
General, Punjab, for approval;

(iii) the date or dates on which these papers were returned 
by the office of the Accountant General to the District 
Office after approval;

(iv) the date or dates, on which the pensioners concerned 
were informed of the final sanction about pensions 
and about the places from where they could draw their 
pensions ;

(d) whether any of the persons referred to in part (a) above 
has received his first pension up to 15-2-51 ; if not, the 
reasons therefor ?
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The hon. Sardar Kartar Singh :

(a) Yes, Shri Khushi Ram Kharkey.
(b) 1st Part. . . No.

2nd Part Does not arise.

(c) (i)—(iv) Does not arise.

(d) No pension has so far been granted to Shri Khushi Ram as 
his pension papers are still incomplete for want of veri
fication of his service rendered in Pakistan. He has, how
ever, been asked to submit collateral evidence in support
of that period of service, supported by the affidavits of 
contemporary Government servants. Further action on 
his pension case will be taken on receipt of the requisite 
contemporary evidence from him.

SCALE OF PAY OF REVENUE AND C<VNAL PATWARIS
IN THE STATE.

673. Sardar Sajjan Singh: Will the hon. Minister for Revenue
be pleased to state :—

(a) whether the cases relating to the fixation of salaries of 
Patwaris referred to in my unstarred question No. 601 
have been finally approved ; if so, the date when the 
approval was given ; if not, the reasons thorefor;

(b) whether the arrears of pay have been paid to the Patwaris; 
if not, the reasons therefor ?

The hon. Sardar Kartar Singh: *

(a) The cases relating to the fixation of salaries of Patwaris
referred to in unstarred Assembly Question No. 601 have 
not finally been approved by the Accountant-General, 
Punjab, for want of service books of Patwaris. Efforts
are, however, being made to complete fresh service books 
of Patwaris after obtaining blank service books from the 
Government Printing Press.

(b) Arrears will be paid when service books of Patwaris are
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prepared afresh and after their pays are fixed with the 
approval of Accountant-General, Punjab.

BUILDING OF ROADS

674. Shri Ruja RamBhagat : Will the hon. Minister for Public
Works be pleased to state whether according to priority determined 
already there is likelihood of the following roads being built in the 
near future ( 1) from Loharu to Bhawani ; (2) from Babu to Jharii and 
(3) from Pataudi to Nahwan ?

The hon. Captain Ranjit Singh : There is likelihood of the road
from Loharu to Bhawani being built in the near future.

PERMITS FOR THE RESTORATION OF PROPERTIES.

675 . Sardar Sajjan Singh : Will the hon. Minister for Rehabilita
tion be pleased to state:—

(a) whether the three displaced persons to whom the permits
for the restoration of properties were issued vide reply to 
my unstarred Quest on No. 587 put on 5-10-50, have 
been restored their lands and houses ; if not the reasons 
therefor ;

(b) the dates when the permits were issued and delivered to
the persons concerned respectively;

*

(c) the dates when the lands belonging to them were allotted 
to the refugees and when they were put into possession ;

(d) whether the lands were allotted to the refugees after the
delivery of the restoration permits ; if so, the reasons 
therefor ?

The hon. Sardar Ishar Singh Mujhail:
(a) Permits were issued to Mangal S/O Bhopa and Dulla son of 

Naina. Mangal has since taken possession of his land. 
Dulla, in spite of the orders having been issued, has no*'
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turned up to take possession. They own no houses. 
Umaid son of Sarupa to whom permit had also been issued 
could neither take possesion of his property nor takes 
delivery of the permit because he had migrated to Pakis
tan. Consequently his permit was car celled on 22-6-1950.

(b) Permits were issued to all the three persons on 11 -4-1950. 
These were delivered to Mangal on 4-5-50 and Dulla on 
19 5-50, while Umaid having migrated to Pakistan could 
not take delivery thereof.

(c ' Lands were allotted to the displaced persons in village 
! >hunela on 24.8.49 and possession delivered on 11.4.50, 
19.4.50, 20.4.50 and 11.6.50.

(d) No Lands were allotted to the displaced persons in August, 
19a9 whereas restoration chits were issued in April, 1950.

REPRESENTATION FROM SHRI RAM SARUP, REFUGEE, OF 

S/tMARGOPAL ’UR, DISTRICT ROHTAK.

676. Shri Ram Sharma : W ill the hon. Minister for Rehabilita
tion  be pleased to state:—

(a) whether it is a fact that the representation of one Ram 
Sarup, refugee of Samarg pa pur, District Rohtak, request
ing the Government to give him barani land bt fcr tube-well 
irrigation in ex hange for his canal-irrigated land, was 
forwarded to the Director-General, Rehabilitation ;

(b) whether the -ame was sent to the district authorities for 
report and no report has so far been received by the 
Director General, Rehabilitation ;

(c) whether the said representation has been filed by the
district authorities ?

The hon Sardar Iskar Singh Mujhail :

(a) Yes.

(b ) Yes.

(c) Yes. As no area was available in village Puthi, Kahni and 
Nagar o f Gohana Tehsil, land cou ld  not be allotted in these
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villages. Since he had abandoned land in Jhang District, 
he was not entitled to an allotment in Sonepat Tehsil 
because it was out of his allocation.

REFUND OF FINES.

677 Shri Ram Sharma: Will the hon. Chief Minister be pleased
to state:—

(a) whether the fines of the following congress workers have
so far been refunded :—

Beri (District Rohtak).
Shri Banarsi Dass;
Shri Bhagwant Sarup;
Shri Ramshawar Dass;
Shri Chhc tu Ram;
Shri Rattan Lai;
Khatiwas (Jhajjar Tehsil)
Shri Mangli Ram Vaid;

(b) if the answer to part (a) above be in the negative, the 
reasons therefor, and the steps which the Government 
proposes to take in the matter ?

The hon. Dr. Gopi Chand Bhargava:

Jagsi (Gohana Tehsil) 
Shri Maam Chand;
Ambala City 
Shri Arya Nand;

Nandi (District Karnal). 
Shri Mangi Ram;

Shri Banarsi Dass;
Shri Bhagwant Sarup; I
Shri Ramshawar Dass; »
Shri Chhotu Ram; 1
Shri RattanLal;
Shri Arya Nand 
Shri Mangli Ram Vaid.

Shri Maam Chand.

Shri Mangi Ram.

No. Their cases have been 
referred to the Ad-hoc 
Committee for verification 
and report.

Yes. Orders for the refund 
of line have been issued.
No. He has been requested 
to give full particulars of 
his claim.
No. His application has 
not been received.
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GRANT OF PENSION TO THE WIDOW OF KISHNA GOLDSMITH 
ASSAUDHA, DISTRICT ROHTAK

678. Shri Ram Sharma : Will the hon. Chief Minister be pleased
to state:—

(a) whether the widow and dependents of Kishna Goldsmith, 
Village Assaudha, District Rohtak who was murdered by 
absconder Banwari, when he was helping the police to 
get the absconder arrested have been granted any pension;

(b) if so, what pension and on what terms the pension has
been granted; if not, the reasons therefor ?

The hon. Dr. Gopi Chand Bhargava:

(a) Yes.
(b) A pension of Rs. 6/- P. M. each for the widow of Kishna

Goldsmith and his mother payable from the date following 
his death have been sanctioned. The pension sanctioned 
are tenable for life or till re-marriage whichever occurs 
earlier.

TRANSACTION OF GOVERNMENT BUSINESS ON 
THURSDAY, 8TH MARCH 1951.

Chief Minister (the hon. Dr. Gopi Chand Bhargava): I beg to
move:—

That Rule 23 of the Punjab Legislative Assembly Rules be suspended and 
that Government Business be transacted on Thursday, the 8th March, 1951.

Sir, as we have to pass the Budget by the Scheduled da e *. e., 
the 30th March and it is not possible for us to utilize the 31st of March, 
that day being a holiday, I think it would be better if the House very 
kindly agrees to this Thursday, i. e. the 8th March being taken over for 
transacting Government work.

Mr. Deputy Speaker: Motion moved —

That Rule 23 of the Punjab Legislative Assembly Rules be suspended and 
that Government Business be transacted on Thursday, the 8th March 19 51.
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Mehta Ranbir Singh : (Ludhiana and Ferozepore, General, Rural)
{Hindustani) . Sir, I wish to oppose this motion which has been moved 
by the Leader of the House. The horn Leader of the House wishes 
to utilize a non-official day as the 31st of March is a holiday. I don't 
think he has put forth any sound argument for this proposal.. In the 
first place'it is not essential that we must finish the session on the 
30th of March. And even if it is, I request that we should not curtail 
a non-official day but utilize some .Saturdays and Sundays. In the 
second place I very humbly submit that there is very important and 
urgent work which is to be transacted on the non-official days and it 
will not be wise to p )stpone that work. A very large number ol 
resolutions and a very important Bill o f my hon. Sister Shrimati 
Sita Devi have to be considered on this non-official day which is 
sought to be eliminated It is only on such a day as this that the 
hen. Members are in a position to put forth useful suggestions and 
opinions and if I am n >t wrong so far useful work has been transacted 
only on non-official days and, therefore, their importance should in 
no case be undermined. The House will recall that very useful 
resolutions concerning the consolidation of holdings and compulsory 
education for children in the State were considered on the non-official 
days though it is a different matter whether the Government took 
any action on them or not. So if we bear the utility of these non
official days in mind we cannot agree to their being utilized for 
Government business. T am quite sure that we have enough work 
for these non-official days. 1 have mvself given notice of two or 
three very important resolutions. One of these resolutions proposes 
that the rates of the Sales Tax should be reduced as the economic 
condition of the State is so poor and the purchasing power of its 
citizens has become so low that the existing rates of the Sales Tax 
cannot be paid by the people. It is a very important matter and 
I think it is incumbent on the Government to ascertain the views of 
the House in this behalf. Similarly another resolution which has 
been given notice of by me deals with ending the curse of the controls.
We should discuss this problem in the House and if need be set up 
a committee which should suggest ways and means of putting a stop 
to this evil.

Shri Prafoodh Chandra (Gurdaspur-General-Rura)) (Hindustani) :
Sir, I have no desire to waste the valuable time of the
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House but only wish to bring to the notice of the hon. Chief 
Minister that there being very few non-official days he should not 
utilize them for Government work. It is only on these non-official 
days that the hon. Members can express themselves freely and 
frankly. In my opinion any attempt at eliminating these days 
would be regarded as a deprivation of the rights of the hon. 
Members. It is a pity that the question hour has already been 
dispensed with to-day. This clearly means that under such circum
stances the hon. Members will not be able to justify their existence 
in this august House. We have to impress upon our people that 
we are giving serious consideration to their problems and their 
difficulties. But how can we achieve this end if we are not able to 
discuss things which we wish to discuss. Unfortunately the public 
has already lost faith in us. The public thinks that we keep busy 
only in making and breaking ministeries and don't do anything 
constructive. 1 hey are right to a very great extent and we have to 
make an honest ef for to prove th;it we are capable of doing things 
better than we have been doing heretofore. Of course, I am 
not in a position to vote against this motion and shall have to follow 
the wishes of the hon. Leader of the House but I must suggest that 
in order to enable us to have our say on important things this non 
official day should not be utilized for Government work and this 
motion may very kindly be withdrawn.

Sardar Sajjan Singh (Patti, Sikh; Rural) (Pun>abi) : Sir,
I want to oppose this resolution because it amounts to an
invasion on our valuable rights. If we look at the work transacted 
during the last session of the Assembly, it would be noticed that on 

many occassions, sessions were adjourned while there was a large 
volume of pending work. For this action of the Government the non
official days have to be foregone. If the proceedings of the previous 
sessions are looked into, it would be found that during the three and 
a half years from the 15th August, 1947 to 31 October, 1950, only 91 
sittings of the Assembly were held. During every session, the Govern
ment brought forward motions for transacting Government business 
on non-official days. This is a great injutice with the general public.
May I enquire if it is not possible to transact the work for which 8th 
March is proposed to be used, on Saturday or Sunday ?

Sardar Swaran Singh : The hon. Member has nothing else
to do.
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Sardar Sajjan Singh : If there is more work to be done, it can
be transacted on some other days. As I have pointed out, our 
Assembly has not held even thirty sittings in a year on the average. 
Extra sittings of the Assembly can be held on Saturday and Sunday 
if there is some urgent work to be transacted. In the case of Budget 
its urgency could be understood, but in the present case there is no 
val»d reason for the present motion which is an encroachment on the 
rights of private Members. For these reasons we should not support 
this resolution.

Shrimati Sita Devi (Ex-Member, West Punjab Assembly, 
representing Lahore City, General, Women, Urb-.n) {Hindi): 
Sir, through you I wish to make a request to the Leader of the 
House. Whereas it is our duty to obey him as Leader, it is also our 
duty as Members of this House to request him not to deprive us of 
our very valuable right. In the last session of the Assembly also, 
which was held in October, 1950, private Members’ days were used 
for official business. Several voices have always been raised against 
this procedure but no heed has been paid to these. The Budget 
session is a very important session of the Assembly. Why should it 
consist of only twenty or twenty two meetings ? In other States, 
Budget sessions are pretty long. By holding longer sessions, not only 
all the Government work can be finished in time but non-official 
work can also be properly transacted. At present there appears to 
be no emergency which might call for official work being transacted 
on non-official days. I wish to tell the hon. Chief Minister that we 
are not fond of holidays. Let there be no Holi holidays. If necessary 
we are prepared to sit even on gazetced holidays if the work demands 
it. It would, however, be highly unjust if we ate deprived of non
official days. No physician has prescribed that the current session 
should end on the 31st March. Can it not be prolonged up to the 5th 
or 6th of April ?

A Voice : An astrologer has asked them to finish it by the 31st
March.

Shrimati Sita Devi : I made the same request during the last
session also and would now again request the hon. Chief Minister 
not to deprive the Members of this House of their valuable right. 
I hope that he will give due consideration to my request.
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Sardar Bachan Singh (Ludhiana Central, Sikh, Rural) Hindi : 
Sir, I was surprised to hear the present resolution being moved by the 
hon. Chief Minister. What is happening here ? No meeting of 
the Assembly was held on Monday which was otherwise a working day. 
In order to allow the hon. Members one more holiday a non-official 
day is now being taken away for official work. It pains me to find 
that the days on which we should work are treated as off days and 
we are deprived of non-official days. I was sorry to hear His Excel
lency the Governor states in his Address that legislative work had
not been done as speedily as it should have been. Does the Govern
ment expect every hon. Member to saying “ yes” to every proposal 
brought forward by it ? Whereas it is our duty to pass the Budget 
and to give proper attention to legislative work, it is also our duty 
to give expression to the difficulties of the public. This can only be 
done through resolutions or questions. While no opportunity is pro
vided to us for moving resolutions, we are repeatedly asked to dispense
with question hour too. These are the only means by which the 
activities of the executive can be exposed.

Chaudhri Kartar Singh : The country is independent now.

Sardar Bachan Singh: If this is the meaning of freedom, it 
will only mean freedom from the necessity of legislation. It will be 
noticed that Budget sessions in other States are fairly long. These 
commence in January or in the first week of February. The Uttar 
Pradesh State Legislature devoted considerable time to the considera
tion of Zamindari Abolition Bill. Why should our Government be afraid 
of giving us sufficient time for considering and discussing legislative 
business? The Government neither gives us sufficient time for 
discussing official measures nor does it let us avail of non-official 
days. As the Government does not bring forward some very urgent 
measures it should not deprive us of the opportunity of introducing 
those. If the Government is bent upon dispensing with non-official 
days during every session, why are we not asked to assemble and 
put our signatures in approbation of all Government measures? In
that case what is the necessity of putting up all this show ? Our 
State is faced with some very serious problems and it is our duty 
to pay proper attention to these. I have recently come from my 
district and one of very urgent problems agitating my mind was the
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ugly situation created during the recent census operations. The 
relations between different communities have become very estranged 
and for Harijans particularly the situation has become very difficult. 
It demands our immediate attention I wanted to move a resolution 
or an adjournment motion with regard to it but no time is being 
given to enable me to do\ so. The Government proposes to bring 
forward some tenancy legislation, but it would do so only if the same 
can be finalised in time. I wanted to move a resolution that the 
Government must legislate on this important subject during the 
current session. It is the right of hon. Members of this House to be 
given time to express their views on such subjects.

Now, Sir, it is said that the non-official Member’s business should 
be dispensed with tomoirow to dispose of Government business. Such 
excuses would be put forward even in the cas3 of of other non- 
official Members’ days as well. Next week it would be said that 
non-official Members’ day should be devoted to the discussing and 
passing of the Budget Then the s>me thing would happen even 
later on inTdew of the fact that the session is not to last longer than the 
31st March, 1951. In this way, very important resolutions which 
can be brought before the House on non-official Members’ days, 
will remain undiscussed. When we go down to our constituents, they 
ask us as to what we do here except sitting here like dummies. But 
we are helpless in view of such motions for dispensing with non
official Members’ business. Under these circumstances, when the 
Government has to face the electorates the next year, it should 
give more time for the non-official Members’ business and for legis
lation in the House so that the people might not get an opportunity 
to blame the hon. Members for not doing anything here Whenever 
there is a working day in between two holidays, the working day is 
also declared a holiday as for school boys. I, therefore, submit that 
the non-official Members’ business should not b? dispensed with 
tomorrow as also on other such days If, in spite of our opposition 
this motion is carried, it will be the fault of these hon. Members 
who support the Government.

Shri Bhagat Ram C odha (Juilundur, General, Rural) {Hindi) : Sir 
I want to submit only this that the hon. Members who profess to 
do so much for the people are resposible for the waste of an hour 
and a half on discuss'on of such a small matter. This is the regard
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they have for public time. Yet they say that they work for the good 
of the people.

Chief Minister (The hon. Gopi Chand Bhargava) {H indi) : Sir, 
I want to say a few words by way of reply to the objections raised 
by the hon. Members who have opposed this motion. It has been said 
that the Session will not go beyond the 31st March, 1951. I have 
never said that. All I said in the beginning was that the Budget is 
to be passed before the 30th March. Consequently, the whole of 
the month with the exception of two three days, which will be 
utilized for enacting the ordinances will be taken up for the discussion 
of the Budget. Then it has been said that the resolution on 
Sales Tax was to be taken up tomorrow. That only shows the 
ignorance of rules under which the resolutions which can not 
be taken up on a day, have to be allotted anew for being taken up 
on the next non-official Members’ day. How has this been presumed 
that the Sales tax resolution would be taken up tomorrow ? When 
we find that any resolution is important we readily agree to give 
time for it even on the days meant for Government business, as was 
done during the last Session. Now according to the rules, ten resolutions 
can be allotted for a single day, But for the last non-official Members’
day, there were only four resolutions. That shows the amount of 
interest that the hon. Members take in the resolutions. We know when 
there is work and we do first things first. AH the world over, the party 
in power decides which work should be taken up first and which later. 
During the days of discussionon the Budget, it is given preference 
over all other business. We have not done anything new. I had 
oeen a member and also the leader of Opposition for a pretty long time 
in the United Punjab Legislative Assembly It is my experience that 
official business is always given preference over non-official business. 
This is the practice everywhere.

Again, it has been complained why 5th March was declared an 
off-day. This was done on the request of the House, so that the 
hon. Members might come here on the 7th March after keeping 
away for three days. As regards the hour of questions, I am to say 
that it was suspended on the second March at the decision of the 
House. I am personally, prepared for giving replies even to day.
I requested to day that the question hour be suspended. You, Sir*
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got the sense of the House on it and it was decided that the 
question hour should be suspended today. We want to make the 
right use of * the public time and public money. It was under these 
circumstances that I made the request for the suspension of non-official 
Members’ business tomorrow.

Sardar Bachan Singh': On a point of personal explanation, Sir, 
The hon. Chief Minister said that no meeting was held on the 5th 
March, 1951, on account of the request of the House. I, for one, did 
not^make any such request.

Chief Minister ; House means the majority.

Sardar Bachan Singh : So far as I know this question was not put 
before the House,

Pandit Faqir Chand : May I know from the hon. Chief Minister 
whether a day will be set apart for non-official business in lieu 
of the day taken today, after the 31st March, 1951 ?

Chief Minister : House will decide that.

Mr. Deputy Speaker : Question is—

That Rule 23 of the Punjab legislative Assembly Rules be suspended 
and that Government Business be transacted on Thursday, the 8th March 
1951.

The motion was carried.

PAPER LAID ON THE TABLE.• i

ORDINANCES.

Chief Minister (the hon. Dr. Gopi Chand Bhargava) : I beg to 
lay upon the table of the House Ordinances Nos. 14 to 16 of 1950 and 
Nos. 1 to 5 of 1951 promulgated since the prorogation of the last 
session of the Assembly as required by clause (2) (a) of Article 213 
of the Constitution.
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ADDITION TO SCHEDULE B’ TO REGULATION 5 (G) OF THE 

PUNJAB AND N. W. F. P. JOINT PUBLIC SERVICE 

COMMISSION REGULATIONS.

Chief Minister (The hon. Dr. Gopi Chand Bhargava) : I beg to 
lay upon the table of the House.,

A supplementary order of the Governor in regard to the addition 
made by him to schedule ‘B ’ to Regulation 5 (G) of the late Punjab
and N. W. F. P. Joint Public Service Commission (Limitation of 
Functions) Regulations, as required by clause (5) of Article 320 of 
the Constitution.

ENTERTAINMENT DUTY.

Chief Minister : I beg to lay upon the table of the House a
Draft Order proposed to be issued in regard to the increase in the
existing rates of entertainments duty levied under the Punjab 
Entertainments Duty Act, 1950, as required by sub-section (2) of 
Section 3 of the said Act.

DISCUSSION OF GOVERNOR S ADDRESS.

Mr. Deputy Speaker : The House will now resume discussion
of His Excellency the Governor's Address.

Sariar Ujjal Singh (Ex-Member, West Punjab Legislative 
Assembly representing Westren Towns, Sikh, Urban) (Punjabi)'. Sir, 
1 am of the opinion that only such criticism should be levelled against 
a Government which is not destructive in its tendency. As a matter 
of fact, criticism should always be constructive.

i

Mr. Deputy Speaker : May I know if the House wants any
time limit ?

Shri Prabodh Chandra : Yes, it should be done at the very
beginning.
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Mehta Ranbir Singh : There should be time limit, Sir, to enable
all those hon. Members who have given notices of amendments 
to take part in the debate.

Mr. Deputy Speaker : What is the sense of the House ?

Hon. Members : No time limit should be fixed now, Sir.

Sardar Ujjal Singh : Sir, I was saying that criticism should
always be constructive. On the other hand, those who are responsible 
for administrative affairs of the State should face such criticism 
boldy without attributing motives They should take it in a sports
man’s spirit. With these preliminary remarks, I wish to place 
certain constructive suggestions before the Government. But before 
I do so I should congratulate the Government on the successful 
campaign which it has launched against the locusts. Sometimes back 
as the House is well aware, a swarm of locusts invaded certain 
districts in our State. The Government took prompt measures to 
meet the menace and to save the country from its damaging effects. 
Here I wish to refer to the fine example set by the young Deputy 
Commissioner of Jullundur District of zeal and hard work, to save 
the people from this calamity. The example set by him should, in 
fact, be emulated by other Deputy Commissioners of the State and 
they should always try to win the co-operation of the people at 
large.

Shri Virendra : Those who are young are active everywhere.

Sardar Ujjal Singh : Yes T also expect the young Members 
of this House to be active Sir, I was submitting that the Government 
of our State has been quite alert ir? this matter. It issued an 
Ordinance with a view to conscript the services of as many persons 
as required to fight the menace. It was a step in the right direction. 
But there is one thing which the Government did not do. Public 
opinion in the rural areas was not educated in respect of the various 
methods by which the invasion of the locusts could be most effectively 
checked. The people in the villages did not know how to meet the 
menace and to save themselves from ruin. It would have been better 
if the services of the staff of the Co-operative Department, the Agri
culture Department and of the Department of Education had been 

co-ordinated in order to educate the people on such matters. This
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should be done in other districts of the State so that il and when any 
such calamity befalls them they inay be prepared for meeting it 
themselves.

Sir, in the Address of His Excellency the Governor a reference 
has been made to the unfortunate tension that prevailed in the State 
during the census operations in connection with the enteries in the 
language column. It is a matter of extreme regret that such a state of 
affairs existed. Here, Sir, I don’t wish to enter into any controversy 
on this point because the conditions are such that even if one says 
anything with honest intentions he is likely to be misunderstood and 
misrepresented. Moreover the effect, which controversies on such 
matters are likely to leave, is generally not happy. I can only say 
here that the whole of this affair is sad and regrettable. As far as 
the Government is concerned it is to blame in that it failed to put 
into effect the solution of the problem which was arrived at sometime 
back. About one and a half year back a language formula was 
evolved by our Government and was accepted and blessed by Shri 
Jawahar Lai Nehru and Sardar Patel. It is a matter of regret that 
in spite of the fact that one and half years have elapsed no steps 
have been taken to give it a practical shape. Had it been put into 
effect, immediately, it was accepted, the present conditions would 
not have prevailed. My submission is that the present happenings 
are the outcome of the policy of drift which is being followed by those 
who control the destiny of our State. A policy of drift is always 
the cause of such unpleasant conditions. Such a policy provides an 
oppurtunity to those elements in the national life of a State who are 
always inclined to play with the sentiments of the masses and to take 
advantange of the situation for their personal ends. In such circum
stances the public is apt to be led into the direction which is harmful 
to the best interests of the nation as a whole. In my opinion the 
interest of the State would have been better served, had the Govern
ment cared to put the accepted formula into practice. There are one 
or two things more which I would like to mention here, because they 
have a bearing upon the countrŷ  as a whole, and wherein our State 
can play an important part. The most important matter before the 
country is that of food which is being imported from outside. The 
best interests of the country can be served by increasing the produc
tion of foodgrain so that we may not have to depend upon others for



(4] 18 Punjab Legislative Assembly [7th March, 1951

[SarHar Ujjal Singh]
this necessity of life. In order to remove the shortage of food it is 
but necessary that efforts in this direction are redoubled. It is only 
by constant hard work that we can remove shortage, unemployment 
and poverty. Although it is a matter of joy for us in this State that 
it is ahead of others in the matter of foodgram production yet for that 
we should not relax our efforts. We are, of course, proud of the fact 
that our State has enough of foodgrains and to spare. But this does 
not justify any relaxation in this direction. The conditions of agri
cultural production are, by their very nature, such that any amount 
of overconfidence might lead to a decrease in production at any time. 
So we should be vigilant. It is our duty to produce more and more so 
that India may become self sufficient in the matter of food-grain as 
soon as possible and we may be able to remove the burden of foreign 
import from our exchequer. It is a matter which does not need 
any stressing because the more we produce the more money will be 
made available, to be utilized in the country for the benefit of the 
people.

In this connection I may point out that as a result of the defi
ciency of food-grains in the country, the Central Government will have 
to import about forty lakh tons of food-grains in 1951-52 with a view 
to avoid starvation of the people. Now, Sir, it is estimated that even 
if the purchase of the food grains is secured at the cheapest possible 
rates, the cost per maund which the Government will have to bear will 
come to Rs. 17/8/- Since the Government has to supply the food-grains 
at the rate of Rs 15/8/- per maund it means that the Central Government 
must subsidize the State Governments at the rate of Rs. 2/- per maund 
to enable them to distribute the food-grains among the people at the 
present price. It is estimated that his subsidy will cost the Central 
Government to the tune of rupees thirty crores. From this it can 
well be imagined what a colossal sum amounting to crores ol rupees 
will be drained away from India as a price for the- import of food 
grains from foreign countries and what an immense burden wall this 
subsidy, granted to the State Governments by way of selling the food 
grains to the public at reduced rates, prove to the Central Government. 
Under the circumstances, it becomes incumbent upon the Government 
to see that the production of food grains and industrial raw materials 
is stepped up. Besides, I feel that the salvation of this State
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lies in the completion of the Bhakra Dam. It Js common knowledge 
that the Government of India is fully satisfied that sooner the accomp
lishment of the Bhakra Scheme is brought about, the better will it be 
for the general good of the country. But the execution of this scheme 
requires lot of time and lot of money, too. I, therefore, avail of this 
opportunity to appeal to the Government of India to givepriorty to this 
scheme in the matter of allotment of funds. Besides, the early completion 
of Bhakra Scheme is all the more t ssential in view of the uncertain inter
national situation, which has made the import of foodgrains as well 
as other essential requirements of the country well-nigh impossible. 
The international situation has compelled us to attain self-sufficiency 
in food grains as soon as possible. But as you are aware, Sir, the 
supply of water is the pre-requisite for the increased production of 
food grains and other raw materials. So by the time the Bhakra Dam 
Scheme is completed, Government would do well to carry out small 
schemes for providing water to the Zamindars. For instance tube-wells 
be sunk. Small canals not involving heavy expenditure be excavated as 
new big canals will require more time and lot of money. This is 
necessary because I am convinced that if a zamindar gets a tube well 
sunk in his land, he can raise his production three-fold. In this con
nection I may suggest that during monsoon season when the water is 
available in abundance in the canals, the extra water be given to the 
zamindars at concession rates for growing crops like “ Paddy” . This 
time the zamindais had bumper crops of “ Paddy” , because a liberal 
supply of water was made available to them. I would ask the Govern
ment to liberalise their policy in the matter of giving irrigation facili
ties in general and the supply of water during monsoon season in 
particular to the zamindars, so that they may be able to produce 
more and enable the Government to export surplus fozd grains for the 
alleviation of distress of people in deficite areas. But in this connection I 
have to make yet another useful suggestion. It is the grant of taccavi 
loans to the zamindars for purposes of sinking percolation or tube-wells, 
where electricity is available. I submit that if the Government will 
advance liberal taccavi loans, I am sure, the zamindar will not only be 
able to return the entire amount at the harvest time, but also he will 
be able to increase his income two or three times, and indirectly he 
will thus oe serving his country Then supply of good seeds and that, 
too, on the basis of taccavi, should be made to the zamindars at the 
proper time. This is the crying need of the hour, because even the
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biggest zamindar coming from the West Pakistan, cannot afford to 
spare money and purchase good seeds. As a matter of fact the feeling 
in the minds of the refugee zamindars is as if they are going to colonizei
the waste land over again. I, therefore, submit that the Government 
should either encourage the zamindars to produce good seeds them
selves or supply them on taccavi basis at the proper time. I am con
strained to remark that this }̂ ear the seeds were not supplied in time 
to the zamindars as a result of which the yield is not expected to 
be so good as it would have been if the seeds had been made available 
at the proper moment of the sowing season. It is common knowledg , 
that the crops sown late, yield less. The Government will be well 
advised to issue instructions to the officers concerned to see that the 
supply of seeds is made to the zamindars well in time.

Then, Sir, I must falicitate the Government for their commend
able efforts to bring all the lands under the plough. But I want 
them to put in still more endeavours in this direction. Not an inch 
of land should be allowed to lie fallow. It must be harnessed to 
^ield the maximum produce. Now I find that large tracts of land
of allottees have not been brought under active cultivation for want 
of irrigation or taccavi facilities. They should be afforded the same 
and asked to intensively cultivate the lands. If they fail to do 
so, the same may be given on long lease to others who can muster 
energy for bringing about increased production. Again, the Govern
ment should take quick action in this respect because if it fails to 
lease out lands this month, the rabi crops will not be* very 
encouraging.

It goes without saying that our country lags far behind the 
other countries in the matter of yield per acre. In Egypt the yield
of cotton crops is six times that of ours here. Even in China the
people there have stolen a march over us. Their yield per acre is 
greater than that of ours. The main cause for this reduced
production per acre in our country, is the non-availability of water 
in sufficient quantity to the zamindars. And the other reason is that 
our zamindars do not make use of the fertilizers which help greatly
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in increasing the yield per acre. The indigenous manure is 
enough. The Government should make arrangements for the supply 
of fertilizers to the zamindars at cheap and reasonable rates. Now-a- 
days fertilizers are being made available at the rate of Rs. 14/8/- 
per maund. One acre of land requires the use of two or three maunds 
of fertilizers costing Rs. 4 /-. A zamindar with an ordinary small 
holding cannot afford to purchase it. So the pressing need in this 
respect at this moment is that the price of the fertilizers should be 
reduced so as to come within the reach of the zamindars. Secondly 
it should be given to zamindars on taccavi basis, at the time of the 
sowing crops I am of the opinion that if the Government can 
provide fertilizers to the zamindars on taccavi basis, it can by all 
means recover the cost of fertilizer at the harvesting of the crop. 
The yield will be so much that after the payment of the price of the 
fertilizers, the zamindars will have left ample produce with them still 
much more than what he could have expected the yield to be without the 
use of the fertilizers. I commend the efforts of the Government for 
making ‘compost’ available to the zamindars. But that alone is not 
enough. The supply of fertilizers is most essential if we want to 
step up production. I can assure the Government that the 
zamindars of progressive view will be right glad to avail of the 
opportunity if the fertilizers are supplied to them. The Government 
will witness that the production has increased manifold. The supply 
of improved agricultural implements to the zamidars is yet another
pressing need

Zamindars from West Punjab have been advanced loans amounting 
to Rs. 50"/- each for purchasing bullocks. This amount is quite 
insufficient as it cannot cover the cost of even one bullock. For 
instance a zamindar owning hardly five acres or less whom the Govern
ment cannot advance more than Rs. 5( 0/- cmnot afford to purchase 
a pair ot bullocks. I am not at the same time oblivious of the fact 
that our Government is hard-pressed for money. But keeping our 
present needs in view it is necessary for the Government to make 
adequate arrangements to advauce as much taccavi loans to these 
amindars as would be sufficient to cover the cost of a pair of bullocks. If 

our Government wants to step up food production in the eountry then
adequate facilities shall have to be afforded to the agriculturists. As a 
mattei of fact adequate sums are required to meet their immediate needs.
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It is really absurd to say that agriculture can be carried on without

t.
the help of any capital. It is an open secret that rural credit societies 
have no capital to advance adequa c sums on credit basis to zamihdars.
.Therefore, it is in the fitness of things that our Government should 
make arrangements for making sufricient sums available to them.
_ ( ' • > 1 - j v-ij *
• he Reserve  ̂ Bank has already made it clear in unequivocal terms 

that rural banking schemes should be embarked upon in the rural 
areas, with a vie ' to renovating the rural economy. So long a.4 
Government does not make arrangements for providing credit faci
lities to zamindars. agriculture in our State cannot n ake any headway.

" a word about the evacuee property. I think the rehabili
tation of our zamindar brethein from Pakistan-has more or less 
beem> completed. In spite of certain difficulties which the people 
have had to suffer, the work in this connection has been generally 
satisfactory. But T am really constrained to remark that nothing 
substantial has been don-- in connection with urban rehabilitation. 
His Excellency the Governor is quite justified in saying that the 
urban rehabilitation is in many ways tied up with the problem of 
evacuee property. My hon. Friends will subscribe to my view when 
I say that people in the urban areas have no houses to live in 
and no factories to start. They have niether the iunds nor are 
they afforded any credit facilities with a ieview to rehabilitating 
themselves. It. is really a matter of deep regiet that no satisfactory 
efforts, whatsoever, have been mace to solve the problem of urban 
rehabilitation. Perhaps* they are banking upon this hope that they 
would be getting something from Pakistan in lieu of the property
left by us there. I- it is so, then I may tell them that they are 
labouring under a wrong impression. Peop-e know full well how 
things are happening there. Instances in this connection are not 
wanting here. Pakistan Government have put in claim of Rs 8 
lakhs against the Kashmir Transport. Service. As a matter of
fact our people know bow false claims are being prepared in Pakistan 
agamst the private concerns of our State. We do not know whether 
or not the matters regarding our piopeity left by us in Pakistan 
would be settled. 1 know it is not in the hands of our Government 
to decide tin se matters. But I am of te opinion that unless and
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until the Government of this State do not lay great stress on the 
early and immediate settlement of this problem, the urban rehabili
tation of our State cannot be possible in a satisfactory manner. It 
is said that-urban rehabilitation is to a great extent dependent upon
the settlement of our claims regarding the property left by us in 
Pakistan, About years have passed since we migrated to India. 
The allotment of land has been completed and the people in the 
rural areas have been rehabilitated to a great extent. But nothing 
substantial has been done for the urban rehabilitation. I am really 
constrained to remark that the progress of the assessment of ouri i j .
claims is very slow. So far only 100 claims officers have been 
entrusted with the work of assessments of claims. The position at 
present is 'that a claims office* does not deal v\ith moie than 120 claims 
applications a month If 200 claims officers are appointed and they 
are able to dispose of 200 applications a month each, then in that 
case only 4 lakh claims applications would be dealt with by them in 
a year. There are about 10 lakh claims in all. It will not be possible 
for ihe K’0 claims officers to complete these cla ms within any reason
able period I would, therefore, suggest that at least 400 claims officers 
should bappointed with instructions for each one to deal with at
least 200 claims monthly. If this is done, I am sure, it will not take 
more than 1 year to complete the assessment of the total number of
claims. After the assessment of these claims and the working out 
of the relevant figures it will be known as to how much amount is 
due to the people who have put in their claims. The speed of the 
work in this direction is very slow and if this work is done with
such a speed the n it will take a very long time to finish. People 
feel frustrated. The Government and the people of this State should 
press the Government of India for the speedy settlement of 
the claims of the displaced persons.

Now about the administration of our State. So long as our 
Government do not strengthen the tone of the administration, it 
will be well-nigh impossible for them to win over the confidence
of the people, and thus they would not be i ) a position to do 
any constructive work for the welfare of the State, as a whole. Let , 
me clearly state that I have no mind to make any insinuations > *
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against anybody. As a matter of fact I feel in the heart of my
hearts that our administration is not free from the evils of cor
ruption and inefliciency. 1 admit, it is not an easy task to eradi
cate corruption. At the same time I also admit that it is very 
easy to make allegation of corruption but it is very difficult to 
prove them. In fact every person whosoever, he may be, will not 
deny this fact that corruption is rampant both among the officials 
and non-officials. I have no doubt that corruption can only be 
eradicated if we are all determined to curb this evil with a revo
lutionary spirit and a missionary zeal. Who does not know that 
the Government of China headed by Chiang-Ki-Shek was a corrupt 
Government. In spite of the repeated pressure which the United
States of America brought upon the Government of China to up
root corruption in the interests of its stability, they miserably 
failed to curb this evil. But afterwards when Peoples' Government 
came into power, they succeeded in putting an end to this evil 
within a short period of one year As a result of the eradication of 
corruption both in the administration and in the general public, the 
prices came down to appreciable levels. Now we do not find the
evils of corruption in that State. It is not my intention to make 
any insinuation against anybody. But I want to impress upon the
Government and my hon. Friends that we should not tolerate the 
existence of corruption in our State. We should not give any 
quarter to those who resort to corruption. We should not sympa
thise with those who are corrupt and dishonest. If we work 
with a missionary zeal in this direction, I am sur*e, we shall succeed 
in eradicating it root and branch.

Further, I am of the opinion that inefficiency has crept in our 
day-to-day administration. Instances in this connection are not 
wanting. Files and applications remain pending for months together.
I do not wish to give out the names of the officials who have been 
causing undue delay in dealing with the applications. It is not possi
ble even to trace out ome applications submitted to the Government.
I have myself experienced that i' was not possible for me to trace 
out an application, wi at to speak of even receiving some infor
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mation about the decision made on that application. On contact
ing the officials at the top about the fate of an application I was 
told that it had ' not reached them at all. This is how inefficiency
has crept in the services. Here I would suggest to the Government 
that if they want' to remove inefficiency from the services, they should

1 .
themselves set an example by disposing of the files and other papers in-
with a week’s time at the most. Officials also should do the same thing 
in respect of the papers placed before them for their disposal. Expla
nations should be called from those officials who keep the papers 
meant for their disposal with them for more* than a week..

We should all make earnest efforts to > eradicate corruption root 
and branch from this State but the trouble is that the whole Govern
ment’s machinary from top to ’ bottom is defective. Therefore, what 
is required is' that we should utilize anti-corruption methods with 
fullest vigour and zeal. I would appeal to the House that we should 
all co-operate with the Government in its efforts to purify the adminis
tration so that we may be able to march forward on the road to 
progress.

Sardar Kabul Singh (jullundur, East Sikh, Rural : (Punjabi) 
Sir, I quite agree With my hon. Friend Sardar Ujjal Singh that we 
should make constructive suggestions to the Government instead of 
harping oh its lapses. I would submit, Sir, that at present we are 
Dee to face with a calamity that has descended upon us in the form 
of locusts. It has done incalculable harm to our standing crops. It 
will not be an exaggeration to say that locusts are enemy No. I of 
the peasants of the State. They nause famine in the State by 

‘destroying our crops. -I must appreciate the efforts made by the 
^Deputy Commissioner jullundur to exterminate locusts in his district 
but the district authorities in Hoshiarpur were not awakened to their 
sense of responsibility to fight this menace. Tt. will be recalled that 
locusts swarms visited the district of Hoshiarpur on the 28th January 

‘ but the district authorities did not budge t,n inch to take anti-locust 
' measures up till I5th February, -it is most disheartening to note
‘ ‘that in spite of ’ the fact: thVt H, E. was in the district, those days,
' even he did not move the' district ■ authorities tô  take prompt action 
and sb H. E. was also guilty of being * inactive; in this: respect. The
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responsibility for this belated action falls,.upon the Deputy Commiss
ioner, Hoshiarpur and also upon the Commissioner, Jullundur Division. 
Then afterwards in spite of the efforts made by the Deputy Commiss
ioner, Hoshiarpur no recourse was adopted to locate and destroy the
eggs and to spray such hoppers as had hatched I must say that it 
is a great slur on the district authorities of Hoshiarpur that they only 
realized the gravity of the situation so late as 13th February when 
the locusts swarns had visited their district on the 28th January. 
Unless the eggs and hoppers are destroyed in Hoshiarpur district 
all efforts made by the Jullundur authorities will go waste.

Secondly, the census operations in our State have been the 
subject of a communal controversy about the record in the language 
column and have created strained atmosphere in villages. This langu
age controversy has been going on for the last 2\ years, but unhappily 
the very uniting factor was made the subject of dis-unity. Comm- 
unalism is flourishing in the State but the Government has not taken 
any steps to nip this evil in the bud. It is a matter of shame that every 
movement is carried on in the State on the basis of religion or Bradri 
or personalities though India is a secular State Every political party 
confines its activities to communal considerations. I feel that such a 
mentality is detrimental to the national progress. I have never heard 
of such a tendency being shown by an> political party in any other 
part of the world. When Members sitting on the Government 
benches are influenced by such considerations and begin to make 
discriminations between Jat and Harijan and Panthic and others then 
I should say that God alone can save this State from the harmful
effects of communalism. A Persian poet has remaiked :—

^  h r  m  -it mdi f3)t ura? iT JRiat i• ♦ ♦

3 ojsg ywh cpgT ■gaStis sra* w s* draw's! i

In this connection, I may point out that even the Secretary, State 
Congress found this communal fire and did not take the trouble of 
knowing the version of the other side. Such attitude has created 
communal discord and ill-will between different communities.
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lhen, Sir, a school was opened in Jullundur district for im
parting training in *murabbabandi’ but this school was short-lived and 
was closed after two months. The boys who had joined this school 
to receive training are again sitting idle in their homes. The retracing
of such steps show lack o, proper planning by the Government. His 
Excellency the Governor has remarked in his Address hat the law
and order situation in the State is satisfactory. I cannot subscribe 
to this view as Section 144 is in force in almost every district 
throughout the year. I think that the condition of law and order 
has never been so unsatisfactory during the pre-partition days, as it 
is at present. During the British regime Section 144 was never 
in force for such a length of time. Britishers were only influenced 
by consideration of work and nothing else. But now-a-days much 
deterioration has set in in the standard of administration. 1 would 
like to refer to a case of Naib Tehsildar which has become a great 
scandal in our district. That Naib Tesildar has earned a great repu
tation of being efficient, a conscientious worker and quick in the 
disposal of work entrusted to his care. I understand that he disposed 
of 894 cases within a fortnight while the out-turn of the disposal of
such cases by the two Tehsildars during the same period was 57 and 
51. Then during the period from October to the end of December 
the number of cases disoosed of by three Tehsildars was 66, 74 and 369 
respectively whereas this Naib Tehsildar disposed of 1164 cases within
the same period He has got a certificate from the Deputy Commi
ssioner, Ferozepore, and even from His Excellency the Governor in 
recognition of his hard and efficient woik. He has been a victim of
conspiracy of ceitain bad characters who supply wofnen to the Comm
issioner for immoral purposes. I understand thatr;this Naib Tehsildar 
has been transferred from that district by the Commissioner at the 
instance of his paramour. The Commissioner is debauchery per
sonified and he has lowered the prestige of his exalted office by in
dulging in such unholy pastime.

Mehta Ranbir Singh : Sir, is the word ‘luchpuna’ (debauchery)
parliamentary ?

3ardar Kabul Singh : Sir, the circumstances under which this
victimization has been effected are rather unusual and it is height of
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- ' ‘ :i.C

injustice that the Naib 1 ehsildar has been transferred for no fault
whatsoever on his art This case has become a scandal and is talked 
over by,every man in the street

I was saying, Sir, that ours is a demorcatic form of Govern-■ • ’ ; ■ i
ment and so it is all the more, imperative that the administration 
should be responsive to public opinion.. Even a despot like Maharaja 
Ranjit Singh who had' carved out a. kingdom for himself with the 
help of his sword, alone had to submit to the verdict of the people
and express his willingness to be whipped, when he Was accused oL 
being a bad character by A kali Phula Singh. I ask how law and
order can be maintained when..............

* " . . . .■ . ' 
Chaudhri Suraj Mai : On a. point of order, Sir. There was a

convention in * this House before that those public servants who 
have no opportunity to defend themselves should not be con-̂  
demried openly in the House. , I was expecting that the Leader of the 
House himself would protest again the remarks of the hon. Member 
but he has kept silent and, therefore, I draw your attention to the 
convention.

«■ ' " ’ ‘ . < :•' ‘ ; ' >
Chief Minister : T have always requested hon. Members to

observe that convention but as it has been; respected more in its breach 
than observance I have, therefore, said nothing. L fee), Sir, that as 
the hon. Members are privileged persons in the House they are 
expected not to use defamatory words or say things which they would 
not have said outside.

' >
Master Kabul Singh Sir, the fact of the matter is that it has 

become extremely difficult to tell the truth these days. We don’t bear 
the public servants any personal grudge. If we .criticize them, it is 
because we are anxious.that thev should desist from such conduct as 
may be calculated to bring down the prestige of the administration. 
Two things are essential for the maintenance of law and order. There 
can be respect for law only if the innocent and peaceful citizens are 

‘afforded protection and ruffians are severely dealt with. On the other 
‘hand if malefactors have the backing of the ..officials, law will have 
no fear for them and no respectable person will be safe from their
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mischiefs. Again, Sir, if we are real well-wishers of our State we can
not look complacently at the corruption that is being indulged in 
under the guise of female welfare As honest people, we should never 
try to shield that which we consider evil, nor should we try to conceal
truth. We know the real state of la v and order better than anybody 
else.

Now I would like to say a few words about Grow More Food 
Campaign. Government’s efforts in this direction have been praised. 
True, the Government has succeeded in reclaiming some land. But, 
Sir, a very large area of land in this State is still lying uncultivated. 
The Government was requested to allot it to the landless tenants who 
were willing to pay for it six times the amount of land revenue but 
no action was taken in the matter. If the Government is really earnest 
about increasing food production, it should see that not a single acre 
of land remains uncultivated, Merfe slogans won’t do. Our words 
are bitter no doubt but our intentions are good.

We want this State to be prosperous and that is why we bring
home to the Government its weaknesses. Let it not be deluded by 
its imposing superstructure. Let it also mind its feet of clay. We 
are today sitting on a wall of sand. If we want to improve the ad
ministration, we have to weed out corrupt people and appreciate the 
work of honest officials by giving them suitable rewards.

Sardar Dalip Singh Kang : (ex-Member West Punjab Assembly
representing Lyallpur East, Sikh, Rural) (Punjabi): Sir, I must first 
thank you for giving me an opportunity to express my views on the 
matters mentioned in His Excellency’ s Address. I agree with my Friend 
Sardar Ujjai Singh that the time is such that we should avoid des
tructive criticism of the Government and make constructive suggestions 
only.

Sir, there is no doubt about it that laudable efforts have been made 
by the Government to meet the locust menace. An ordinance has also 
been promulgated ior this purpose. Various Ministers have also been 
to the locust infested areas. But for the diversion of the attention of 
the officials as, a result of His Excellency’s visit to Nangal, it would 
have been possible to overcome the locust menace in Hoshiarpur
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district much earlier. The delay that was thus caused in making an 
all-out effort was responsible for a very great damage. Now, Sir, I 
would like to convey to the hon. Minister some very valuable infor
mation about an anti-locust measure discovered in America. This 
consists in spraying two very virulent poisons, namely, chioradane and 
toxaphane over the locust infested area. If one pound of either of 
these poisons is mixed up in two hundred lbs. of brine it will be suffi 
cient to destroy all the hoppers in an area of twenty acres. This
operation can be conducted from on aeroplane flying at the height 
of 200 feet. In this wav, it is possible to spray 7,200 lbs. of the 
mixture in twenty-five to thirty minutes. One such spray will result 
in the destruction of as many as twelve crore and eighty 
lakhs of hoppers. One aeroplane can be used to make ten 
sprays a day. Sir, it is a matter for regret that though the 

Government of India had the*knowledgc of the coming of locusts 
much in advance of their actual attack, no steps were taken to use 
the most up-to-date method of exterminating them. If these poisons 
of which I have made a mention had been used in Hoshiarpur 
and Jullundur districts, it would have been possible to nip the evil in
the bud, especially when the public opinion was in favour of the

destruction of locusts and people were not moved by any silly senti
ments. But all-out effort was not made when the locusts were in the 
hopper stage and when it was easy to destroy them.

Then, Sir, His Excellency stated that the law and order position 
had improved and was improving and thanks to the vigilance of 
the Government, activities of subversive elements had been curbed.

Dacoities are being committed with the active aid of the Police 
Constables. It is something most disconcerting. This clearly means 
that we cannot depend on the vigilance of our ,Jolice arid we will have 
to exercise vigilance even on them. It is said that in some dacoities 
committed in Amritsar and Ferozepore districts dacoits ran away with 
the police men themselves. These are very bad precedents and we 
should subject our Police to full control.

Sir, my hon. Friend Sardar Kabul Singh suggested that steps 
should be taken to remove inefficiency and corruption from among 
the officers of the various Departments. Here I may tell the hon.
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Members that I have no intention of saying anything against any 
individual who cannot be afforded an opportunity of defending himself. 
But I shall only say that when officers of our Government are corrupt 
and responsible Members of this House are a party to that corruption, 
no satisfaction of the general public can be brought about. If we are 
honest about ending corruption we should take a solemn pledge that
we will not tolerate it in any shape or form This corruption cannot 
be got rid of if we take into our heads to construct bungalows at the 
cost of the public. It is really shameful that all the necessary material 
for building the bungalows, e. g. coal, bricks, concrete and cement etc. 
should be taken by a responsible Member of this House from the 
contractors free of any charge.

Shri Prabodh Chandra : On a point of order Sir. My hon. Friend
Sardar Dalip Singh Kh ng contrary to his own words is departing from 
the practice of not bringing allegations against persons who are not 
in a position to defend themselves. Obvioulsy he is bringing 
allegations against an hon. Minister who is not present in the 
House.

Sardar Dalip Singh Kang : Sir, it is also said that if these bunga-
alows are demolished, iron girdles bearing the words P W. 1). are 
sure to be discovered. It is a very bad example which is being set by 
one of very responsible persons in this House and I would request 
the hon. Chief Ministar that he should take an immediate action 
against him. I wonder why such persons should be allowed 
to continue as Ministers of the Government particularly when as 
remarked by my hon. Friend Sen Bhim Sain Sachar they are not 
to be entrusted with any portfolio. To my mind this appears to be
the case of a person referred to in the following lines.

<rhr ^  m w k\
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Sir; It is a matter of great satisfaction that our producer has

changed this deficit State into a surplus State so far as food grains 
are concerned. This is a fact which is patent not only to the Punjab 
Government but also to the Central Government. But it appears that
certain interested persons will not allow this satisfactory state of affairs 
to continue. These undesirable people have carried during the census 
operations the Hindi-Punjabi controversy to these very useful simple 
minded members of our society This was the greatest disservice that 
they could render to the State as also to themselves. Is by these 
dirty means they succeed in biinging about some estrangement between 
the producers or between the tenants and the zamindars where is the 
food to come from ? Such an estrangement is sure to affect, the 
production of food in the State and the result will be that instead of
25 per cent cut in our rations we may be subjected to a cut of 50 
per cent.

Sir, I have also to say a few7 words about the construction of the 
Bhakra Dam. His Excellency has in his Address said that a Control 
Board has been set up and that this work is to be executed by the
Irrigation Department. I think these are not the right lines to adopt. 
The first mistake that the Government committed in this connection 
was that it sent three or four officers abroad to recruit engineers for 
this project and incurred a huge expenditure on them. Ml this ex
penditure was uncalled for and was a sheer waste. If things are 
allo.wed to continue in this way, we will have to spend on the project 
at least one and a half times of the amount which has been actually 
estimated. So far as our own engineers are concerned, I am not 
very much satisfied with their work. They only know how to pick up 
faults but they are not fit to do anything constructive. I am convinced 
that this project can only be properly executed by some foreign Company 
and we should try to arrange for the services of one without any 
delay. Any delay on our part is sure to result in serious consequences. 
It is estimated that if the execution is delayed for one year, we may 
have to suffer a loss of a very huge amount which may range between 
SO anc1 120 crores This is a very considerable amount of money 
particularly when we know that the wdiole estimated cost of the pro
ject should not be more than 140 crores of rupees. Besides this, I am
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of the opinion th it the Chairman of the Bhakra Dam Board should
be a whole-tiim man and not a person like His Excellency who is so 
busy that he cannot devote sufficient time for this wcrk. A part-time 
man is not likely to render any useful service. As a matter of fact 
we should have a Chairman of the. calibre of David Lilenthal a gentle
man who worked as a Chairman of the Tennessie Valley Authority 
and toured our country a few days ago It may also be of some interest 
for lion. Members that when the Tannessie Valley project was under
way a steel p ant was set up near this place to supply parts of machines 
but it is not possible to do any such thing in this country as the 
necessary machinery for a p ant would not be avail ible and it is a 
fiirtner reason why the Bhakra Dam project should be entrusted to 
some foreign Company.

In addition to this, before the commencement of ‘Grow More 
Food compaign’ subsidy amounting to fifty percent was given by 
the Government on the sinking of wells and foi the use of chemical
manures. This has now been stopped but a great deal of expenditure 
is being incurred on moving about in jeeps or on holding of meetings 
of certain committees. I feel that if all this money is spent on 
sinking wells, all our shortage in the matter of food, can be made 
good. Wit these words, I resume my seat.

Mr Deputy Speaker : Although no time limit has-been fixed,
I request the hon. Members to be as brief as possible so that more 
mtmbers may be able to take part in the discussion.

Sardar Swam Singh (jullundur West, Sikh, Rural) : Sir, the
Governor’s Address gives nothing but a picture of gloom for the major 
population of this State and no hope of immediate relief. On the one 
hand when we had hardly got out of the difficulties into which 
our State was hurled as a result of un-precedented floods, we have a 
visitation from another equally great calamity in the form of locust. 
I do not want to take up much time on this locust matter, because so

far as its control, so far as the scheme of its extermination, is concerned 
after the initial mistakes one can say with a certain amount of 
confidence that the present arrangements which are being taken have 
inspired a ray a hope that effects you, steps will be taken for the 
complete extermination of eggs and hoppers. The part played in
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this matter by the officials, particularly the Deputy Commissioner 
of 'Jullundur and other Officers requires special mention. The area 
of destruction is being widened and parts of Pepsu and un-affected 
parts of Jullundur are being brought under the activity of the locust 
and very speady action is therefore necessary. It is hoped that with
the co-operation of the people which is being spontaniously and generou- 
sly given, the administrative set up will be able to meet the menace. But
it is time that apart from the extermination of the menace, we should 
think about the items of relief. That is also of equaly importance.■■■' ■■ i , /•» * if: y ■ ■ i . :
What form the relief should take is a matter of vital importance 
whether it is to be in the form of foodgrains in the form of fodder 
or in the f.-rm of tacavi or in the form of remission of land revenue. 
These are the various things about which Government should formu
late'a tangiable scheme and chalk out a definite plan for affording 
the necessary relief. I do not want to go into the details at present 
but I only want to sound a warning that in assessing relief by way 
of remission of land revenue, the stereotyped rules such as the land 
revenue rules or the F.C’s. notifications will have to be departed from. 
Formerly in the matter of floods no relief by way of remission 
of land revenue was given and shelter was taken under certain 
old stereotyped and out-of-date notifications and percentages of
losses were counted. That system will have to be scraped and an 
imaginative handling of and a symp ithetic. approach to the problem 
is required. The amount of destruction of fodder and damage to 
other crops will have to be taken into consideration irrespective of 
the absence or presence of damage with regard to certain other crops. 
Certain items do require immediate relief and it is hoped that 
Government will lake positive and immediate steps in this direction.

Next to this nature’s, wrath, with even great velocity, came the 
man-made wrath upon the innocent population of the State, I mean 
the serious and complicated situation that has arisen over the bungling■* r-'
of the language question in the census operations. It will be a matter
of very interesting history if some one will go into the real reasons
and real causes of this alamity into which the rural population of
some districts today hasbeen hurled. It passes my comprehensions as to 

/ > ■ t' ■ )
why there should be a scheme to ask a major part of the population
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to give incorrect statements about an existing fact. One can under
stand the desire to make a change in the existing state of affairs. 
One can appreciate if one wants to divorce the existing language and 
says that hence forward I want Hindi, Arabic, English or any 
other language. But when it was only a factual survey of the exis
ting circumstances and that in that respect there should be a sort 
of unholly conspiracy and people should be persuaded, one and all,
belonging to a particular cla ŝ to state an untruth, is something 
which passes my comprenensions. Government cannot be absolved of 
its responsibilities in this matter because it was the administrative 
set-up of this State which had supplied the personnel to carry out
the operations and I have still not heard of any action being taken 
against any public servant or against any outstanding public leader 
for making deieberate false statement with regard to the factual 
statements on the question ofdanguage. I have .seen innocent people 

. being dragged in scores to courts and when I questioned both the 
parties about the controversy and as to whether they understood 
what they had done, they axpressed all ignorance. In this state of 
affairs the Government of the State has excelled its previous records 
in the matter of indecision and want of any firm action against 
those responsible for creating this schism in the major part of the 
rural population of the State. At the time of reckoning, the State 
will be the biggest target that will have to answer for all this trouble 
to which the people have been put. So far the only action that has
been taken is to let loose repression upon the people who at the 
worst acted merely as tools and those people who deliberately and 
indefiance of law, and indefiance of what I would call proper order or
proper instructions, flagrantly disobeyed them and deliberately made 
false statements have been let off and no action has been taken 
against them, I am a member of the Congress Organisation but it 
pains me to admit that Congress men in this respect havebetrayed 
a tendency which has opened the eyes of many and has set a thinking 
quite a large number of fairly responsible people to take stock of the 
position and to find out as to whether this set-up is competent to
meet the situation. (Hear, hear) Serious doubts have arisen that if in 
a camparatively small matter where the implication of giving the 
language ' as Punjabi or Hindi areifraught with any serious or tangible 
consequences, if in a comparatively innocent affair, these people behave
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in this ugly manner, I wonder whether in a comparatively more impor
tant matter, where vital issues are involved and where important 
decisions have to be taken, they will be able to cope with the situa
tion that might arise. This is the view of all thinking sections of the 
State and C have no hasitation in admitting that there is a widespread 
frustration on that score. It is the vital duty of the head of the 
St ite an i the Government of the State to tike some imaginative 
step to restore the confidence which to lay is extremely shaken and 
which, if I may say so, does not at all exist. I am not at all
exaggerating. What has happened in the country-side ? Those 
people who acted as mere tools, those who did not know even a word 
of Hindi, were, b} ingenious prop >ganda, made to say Hindi as their 
larguge. I do not hold cudgels on behalf of one or the other and others 
who might have been equally incited by ohers resented this and a 
sort of social boycott or an exhibition of feeling of anger did
exist. How has the Government tried do solve the problem ?

All that it- has done is to drag innocent people to courts of
law and powers which have been given to the police and the admi 
nistration have been abused under the security proceedings or 

Code of Criminal procedure md on grounds which are wholly insuffi* 
cient, people have been prosecuted. I do not want to discuss the 
merits of these cases, They might be sub judice. But it is for the 
Government to say whether it has- satisfied itself as to whether the 
action it is taking is firstly accordingly to law and secondly whether 
it is likely to achieve the purpose which it wants to achieve Has 
the position in those villages wherefrom thousands of people have
been arrested, improved ? If not, then the handling of the situation 
is wrong. I do not m ike secret of my views. I have explained it 
to the hon. Chief Minister that the administrative approach to this 
problem is wholly wrong. So.long as outside forces are permitted 
to work the havoc, to preach and instigate the people, so long 
as the initial mistake which was committed is persisted in, 
so long as the false sense of security and false hopes of 
snatching the land from landowners and handing it over as - 
iree gift to those people who n re supposed to beheads of the forces 
of liberation, are being utilised against innocent people, so long as 
this state of affairs continues, the position can never improve. Nay, 

it may increase a thousand-fold. If the situation deterior ates, it does
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not require a prophet to state that we will be hurling this State into 
difficulties the magnitude of which has not been properly calculated 
by those who are at the helm of affairs in the State. I do not want 
to act as an alarmist, but on the basis of information in my possession,
I can say that as a result of this propaganda a feeling has been 
created by which any possibility of rapproachment whithout any 
imaginative approach, without any joint action, is absolutely 
impossible. How has this problem been tackled ? A large number 
of people have been arrested and when bails are offered, they are 
refused. That is n absolutely illegal use of the powers which are 
vested in the executive and it is the main thing which shakes the 
confidence in any administration when it resorts to lawlessness to 
achieve its purpose. Further in trying to achieve the purpose in this 
manner, even the fringe of the problem is not touched. 

Therefore, I very strongly stress the desirability of calling 
immediate halt to the extremely tactless and repressive act which 
the State Government has undertaken in making these indiscriminate 
arrests. It has not got the guts really to catch hold of those people, 
whether they are in the Congress organisation or outside it, who are 
actually responsible for this state of afiairs. It is verv chary to 
take action against those people. The other day I was greatly amused 
to find a responsible member of this House who is also connected with
press say that press cannot do much havoc because in the villages 
papers are not read. That was an argument which surprised me more 
than anything else. Sometimes the mind of the villager is poisoned 
to the greatest extent by an extremist approach to the problem. I 
therefore submit that the problem requires îmaginative and 
immediate handling and some stern action is necessary before 

an actual flare-up takes place. The other day I was very much struck 
by the shouting of slogans in the court precincts themselves when 
people were brought in handculfss—logans like Punjabi boli zindabad 
and counter-slogans. Those people were extremely reluctant to accept 
the offer of bails. Now you have dealt with previous situations, but 
those did not touch the honour, the susceptibilities and the pride of 
the rural population. But if the present goes out of your hands— 
and ir is bound to go if you conti ue in the present senseless policy 
of repression—then God only should take charge of you and the future 
of the State. Therefore, Sir, through you I want to sound a very 
strong note oi warning to the Government that the manner in which it is 
dealing with he present situation is extremely clumsy. It should
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straight away approach the Government of India for a notification 
to the effect that so far as the collection of# the data on the language 
question is concerned, it should be scrapped. Every responsible 
official has admitted before me—even the Census Superintendent has 
admitted—that so far as the indication of the language spoken by 
individuals in the State is concerned, the information is wrong as it 
is based on communal bias- Therefore, it is time that the real cause 
of the trouble was tackled and the Government of India was approached 
for a clear declaration that information obtained during census opera
tions on the question of language is vitiated by extraneous circum
stances and no conclusions should be drawn for whatever purpose from 
such information. This matter is not without precedent. In i941 
there was some madness with respect to ilie indication of religion and 
the Government of India took a decision that the figures were bolstered 
up in ever}7 way and therefore no action should be taken on the figures 
collected. I hope that the hon. Chief Minister realises the gravity of 
the situation. He should feel convinced that the information collected 
is wholly wrong and therefore the fears of the people on that score 
should straightaway be dispelled and the people should be told that 
the information which has been collected is factually wrong and 
therefore no conclusions one way or the other would be drawn. After 
securing that background, a joint effort should be made to restore 
confidence, not by resorting to repression but by explaining to the 
people that by stating Hindi no lands would be given by snatching them 
from zamidars and that they have not become demi-Gods by stating 
the language as either Pi njabi or Hindi one way or the other. They 
should be brought down to the normal level. The factual position 
should be explained by means of a well-worded communique issued on 
behalf of the State Government. After chat, there should be a joint 
approach and both parties should be told that they are complementary 
of each other so far as the rural matters are concerned, and 
so far as the rural fabric and the economic condition of the 
country-side in our State are concerned. No State, much less
the present day weak Government under a tottering democratic systsm 
on the eve of general elections, can afford to sit quiet under such
circumstances. Even a firmly established and a newly elected
legislature—I do not make a secret of it—will be unable to satisfac
torily tackle a problem with the economic fabric with which our State
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is faced today. The resources in the State or in the Centre are so 
meagie that those who hoped that probably a military man or a police 
constable would be placed at the disposal of each individual or that a
millennium will Jesuit if Hindi is mentioned as the language and not 
Punjabi or vice versa and that food-grains depots or fodder depots 
would be given or that their economic conditions would overnight 
undergo a change, would be sorely disappointed. That is a picture 
which I cannot conceive of. If that were so, I wonld go any length— 
not to talk of Punjabi or Hindi—to make any sacrifice if the economic 
ills of our people can be secured in that way. But, Sir, I know that 
the Government with its present political set-up and its weaknesses and 
shortcomings is incapable of effectively handling the various problems 
that it has to face today such as locusts, food, economic planning, 
reconstruction programme and so on. It is by the restoration of the 
original fabric of economic structure of the rural sine that there is any 
ray of hope. Those who are today inciting the rural population
forget that they are playing with fire because the forces of disruption 
when let loose world engulf all those who are banking upon them for 
petty gains at the time of the polls. Therefore, Sir, this is a problem 
which will have to be tackled in the present set-up with this approach 
that the existing fabric of economic inter-dependence of the Harijan 
and the land-owing classes will have to be restored. We cannot
give any substitute for this. I have spent restless nights over this 
intricate problem but have not been able to find any solution which
can be regarded as a substitute for the economic fabric which has
been prevailing in the country-side ever since. Those who are out 
to shatter that fabric are not doing any service to those whose
cause they espouse ; they are exposing the ignorant masses to danger 
without affording them any relief whatsoever. I would request the 
Government to utilize all their resources—whatever little is 
left—and their entire administrative machinery for the
purpose ot restoring confidence in the minds of the
people and make them realise in a spirit of reality that the two 
sections of the society Harijans and the land-owners are complement
ary to each other and one cannot progress without the other and that 
realisation would be the desire of us all. We should all strive for that 
ultimate goal that these Harijans, these backward classes to whatever 

community they may belong should occupy a respectable position 
both economically and sorially. The disruption of the existing
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pattern is no solution of their ills. I have no doubt in my mind that 
their upliftment in all phases of life is possible. The State Govern
ment is making improvements in that direction. The Harijans have 
been given the right to purchase property; they are being given other 
rights in the form of educational facilities and other privileges. If 
in the wake of all tint, an atmosphere is created in which they are 
always painted as victims and the other party as aggressors, if this 
game is p'ayed for long, Ihave no hesitation in saying that this game 
will lead to extremely dangerous results. I would, therefore, strongly 
stress upon the Government the desirability of a Iresh approach to 
the problem. That approach certainly does not lie in repression 
because that would lead to chaos.

Sir, I have a number of other things to say but I will not at 
the moment make any reference to them. I have laid stress on the 
subject to which I give top-most priority and I do not want to confuse 
the issue by bringing in other small matters. On the subject of 
administrative improvements and other matters connected with the 
economic future of our State, I shall place my point of view on some 
other occasion when I get time by ycui accommodation.

Chaudhri Suraj Mai : On a point of order, Sir. The Governor's
Address is being discussed for the last two days but no opportunity 
has been given to any Member of the Opposition to sp-°ak. I would 
request you to give us a chance also to have our say.

Sardar t'jja! Singh : There is no regular Opposition Party in
this House.

Chaudhri Kartar Singh : ( Hoshiarpur West, General, Rural)
{Hindi) : Sir, it is four years back that we achieved independence.
There are different views in this House on the standard which our 
administration has achieved during this period. There are some who
hold that we have made progress while there are others who think 
that we have gone down. Here I wish to draw the attention ol the 
lion. Members to some of the important matters. All hough I have 
political differences with Shri Bhim Sen Sachar but he was a strong 
Premier. He did away with the practice of Governors presiding 
over cabinet mootings in his time. But on Dr. Gopi ('hand Bliargava’s
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return to Chief Ministership the I.C.S. officers at the instance of the 
Governor have begun to interfere in the work of the Ministers and do 
whatever they like by utilizing the Cabinet Sub-Committees in 
such a way that the Governor presides over them and the Secretaries 
place whatever important matter they like on the agenda of the 
cabinet sub-committees. In this way they excercise an influence in 
such matters. When the Governor expresses his opinion on a certain 
matter beforehand, the hon. Ministers are compelled to be silent and 
in this manner it is only the Governor and the Secretaries whose 
policy preva Is. In this connection I may submit that a heavy 
responsibility lies on the shoulders of He hon. Member and with the 
general elections approaching fast, it becomes all the more heavy.

At this stage the Deputy Speaker vacated the Chair and it was occupied 
by Shri Ram Sharma a member of the Panel of Chairmen.

If what I am going to state becomes an accomplished fact, then 
it would be a bad day for the people of our State.

Shrimati Sita Devi : On a point of order, Sir. The other day
Mr. Speaker assured us that all those hon. Members who had given 
notices of amendments to the motion under discussion would be given 
time to make a speech but the manner in which the proceedings of 
the House are being conducted indicates that they will not get time.

Mr. Chairman : This is no point of order.

Chaudhri Kartar Singh : My submission is that a great injustice
is going to be perpetrated on our rural people b}7 the levy of a 
betterment fee which is going to be imposed on all lands receiving 
irrigation facilities from the Bhakra Dam Scheme. This has been 
clearly indicated by His Excellency the Governor in his Address. I 
sound a note of warning to the hon. Members that if they keep 
mum over it and do not raise their united voice against this levy that 
poor section of the people, who are known as landless tenants, will 
be put to a great hardship. What I am strongly opposed to is the 
realisation of a fee in the form of cash from the zamindars by the 
Government. I fed that instead of charging a fee, the Government 
should take away some land on certain basis in lieu of irrigation 
benefits received by them. For instance, holders of fifty acres of land 
be exempted from this deduction but all those zamindars who possess
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, larger areas of land, should be. made to part with . a certain percentage 

of their lands as a fee or cost for the irrigation facilities afforded to 
them by the Government. Now what will be the result of this 
suggestion ? In this manner Government will procure ample lands 

, for purposes of distribution among those refugee zamindars who have 
so far not been allotted any lands and to whom Government could not 
allot because it had no land to make any allotment to them. In,other
words the land problem, which is baffling the Government will be 
solved to a considerable extent and a large number of landless» tenants 
who are now in a miserable plight for .want of land, will be provided 
with some livelihood. I feel it is the b.ounden duty ,of the Govern
ment to alleviate the distress of these poor landless tenants, particularly 
the Harijans, who are being crushed to death under conditions of 
abject poverty. This proplem can be sieved only if the Government 
abandons the idea of levying a betterment fee on lands irrigated by 
canals under the Bhakra Dam Scheme and instead gets a certain

i . . ; • 1 i • ■ ■ ■ ' ■
percentage of lands from the zamindars in lieu of the irrigations benefits 
received by them. Then Government will be in apposition to distribute 
the same among the tillers of the soil who have so far remained without 
an allotment of land. Besides, there is no guarantee that the fee realised 
in cash will be utilized in improving the hard lot of the poor’ people in
the rural areas. I have serious apprehensions that this amount will 
more or less be spent for the benefit of the rich in the towns. J 
am sanguine that the poor ruralite will never receive any benefit from 
the money realised from the zamindars in the shape of betterment fee. I 
would, therefore, request the hon. Members to make a concerted effort 
to persuade the Government not to impose this fee. If they succeed 
now, well and good, othersvise after the Budget Session, the Cabinet 
who is to run the administration, would not care to act upon their 
suggestion. May l know from the hon. Members representing the 

H aryana Prant, whether they are agreeable lo the levy of a fee m cash 
on tne zamindars receiving irrigation benefits from the caruns under the 
Bhakra Dam Scheme ? May I ask how do they reconcile their professions 
as the champions of the cause of the poor Harijans and landless tenants 

with their actions in quietly acquiescing to the cash levy as proposed in the 
Governor ’s Address ? Then, may I enquire from the Government how 
ao they propose to resettle the landless tenants when they have got not 
an inch of land to offer to them? Can they snatch lands from the 
zamindars and hand over to the landless tenants? Obviously, they can,, 
not, because they arc debarred from taking any such action under th©
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( Constitution. It is common knowledge that it is laid down in the. 
Constitution of India that Government will have to pay compensation 
for any property or land which it takes away from a citizen of India. 

T Under the circumstances, how will it be possible for the Government to 
r rehabilitate the landless tenants and Harijans ? I would, therefore, 

appeal to the hon. Chief Minister to avail, of the opportunity which 
Providence has given him to get his name written in golden words in 
History by accepting my suggestion. It passes my comprehension as to 
what forces have cempelled him and his other colleagues in the.

< Cabinet to agree to the proposal of imposing betterment fee on lands. 
Again, the argument put forward by the protagonists of the levy of fee

» in cash does not find favour with me, namely, that the Punjab ifGovern- 
; ment cannot deduct lands in lieu of the irrigation facilities supplied to 
‘ the zamindars as this is unheard of in the history of the world- But 
my suggestion is that we should create history in this matter. We shall 
have to adopt a new line of action if we want to improve the miserable 

- lot of the poor landless tenants. Under the circumstances, the 
suggestion that I have put forward will go a long way in solving the 

iland.problem of the Government.

' ’ ' !
Then, Sardar Ujjal Singh appealed to the Government to make 

every endeavour to eradicate poverty and corruption from the State.
I may tell my hon. Friend that it is no longer the desire of the Govern
ment to do so. This Government consists of heterogeneous elements 
-■having divergent interests at heart and with different goals before them. 
I may warn the Government that their tall talk or lip sympathy for 
the poor will not help them a whit. (Shri Kedar Nath Saigal : Change 
the Government). But that is not io my power. It has pained me to 
find that the Central Government has set up a Bhakra Control Board, 
so that the Governor of this State who is the Chairman of this Board 
may be able to carry out its policy in the matter of distributing water 
to PEPSU and BIKa NER. It is a pity that the position of the Punjab 
State has been subordinated. I wonder why our Chief Minister has meekly 
acquiesced in the setting up of a Bhakra Control Board. It is our 
great misfortune that we are divided amongst ourselves and we cannot 
compel the hon. Chief Minister not to agree to the proposal of the 
Central Government in this regard. I may point out that since we 
have to build Punjab anew, we should not accept this subordinate 
position which has been created as a result of the formation of the
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Bhakra Control Board. I, for one, am not prepared to bow so low 
before the Central Government. It is a strange irony of fate that Bikaner 
should be supplied with water at the cost of Punjab, which being 
badly devastated as a result of the partition, requires to be helped 
more than ev. r in the matter of supply of irrigation facilities. I admit 
that the Central Government has extended a helping hand to us in 
rehabilitating the refugees and has advanced loans for purposes o 
resettling them. But it has not, by doing so, put us under any obliga
tion. It was its duty to do so. It was reponsible for the partition 
of our State and ruination of our brethren. If it has advanced loans 
to us, it will be repaid in instalments. But this does not mean that 
it should thrust a Control Board on our Government for the execution 
of Bhakra Scheme I would, therefore, request the hon. Chief 
Minister to see that the interests of our Stete are fully safeguarded.

Before I pass on to the next point, I would again ask the hon. 
Chief Minister to reconsider the matter of levying the betterment fee. 
This levy will not help him in solving the difficulties of the State. ,

Then I would urge upon the hon Ministers to be strong enough 
to make full use of th dr powers in running the administration of the 
State. If thev fail, then they will not be able to bring about the 
welfare of the State which they so ardently desire. In this 
connection, I may point out that during the British regime, the 
Commissioners and the Chief Secretary to Government were invari
ably transferred to other posts after four years. But what do we 
find now ? We find that the present incumbent occupying the post 
of the Chief Secretary has been made to monopolise this post. 1 had 
requested the hon. Chief Minister and in fact representations were 
made to him to effect transters of the Commissioners and the Chief 
Secretary. But he has not been pleased to pay heed to this matter. 
The result is that there has been a severe criticism on the continued 
retention of these officers at one post. In this connection, I may tell 
the House that I do not see eye to eye with my hon. Friend Sardar 
Kabul Singh in condemning high officers of the services on the floor
of the House. But what I want to drive at is, that the hon. ----- 'A
Minister should be chary of inviting such unnecessary criticism by 
keeping certain officers in certain posts for a long time. Now I want 
to place certain facts before the hon. Chief Minister which, I think, have 
not come to his notice.
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Mr Chairman, you are aware of the fact that about 60 high 
officials were -suspended by the Government Prosecutions were 
started against them and ultimately out of these about 58 officers 
were reinstated. Those who were reinstated were given full pay for 
the period they were under suspension. Among those officers who 
were suspended were included three I.C.S. Officers out of whom two 
were reinstated after enquiry. The suspension of these I.C.S. 
Officers was illegal as they were suspended without framing any 
charge-sheet against them. The Government, however, did not take 
any action against the officer on whose suggestion these officers 
were suspended.

Further, Government of India had to take three persons from the 
P.C.S. to I.A.S. cadre, the Chief Secretary recommended the names of 
three P.C S. officers against whom enquiries regarding allegations, of 
corruption were pending. I am told that their personal records were 
sent to the Government of India without the knowledge of the hon. 
Chief Minister. On the one hand our Government suspended three I.C.S. 
officers on charges of corruption while on the other we find the 
names of such persons being recommended to the Government of India 
for being appointed as I.A.S. officers against whom enquiries regarding 
serious allegations of corruption are pending. It will not be out of 
Place to mention here that I had asked different questions on this 
topic during the regime of the Sachar Ministry. Mr. Chairman, you 
will also subscribe to my view as you have already had greater 
experience than me, so far as the replies to questions are concerned, 
when I say that the Government would not hesitate to give evasive 
replies t  ̂ such questions. Through you, Sir, I would like to request 
the hon. Chief Minister kindly to let us know whether we have ever 
thought as to why those P.C.S. officers against whom enquiries 
regarding allegation of corruption are still pending, have been 
promoted to I.A.S cadre. What I mean to say is that those who 
prove guilty of corruption should be awarded severe punishments 
while action against those who have been dealt with by mistake should 
be withdrawn. Such action on the pari of the hon. Chief Minister will,
I am sure, add to his honour and reputation and will also be instru
mental in making the officers realize that justice has been done to 
those who deserved it. Tire P.C.S. Association submitted a representa
tion to the Government to the effect that grave injustice had been 
done to them by promoting the three officers from the P.C.S. to I.A.S.
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cadre. It is really a matter of deep regret that the Government 
did not pay any attention to their representation.

There is another point towards which I would like to draw your 
attention and that is this. The Chief Secretary was very keen to get 
an officer punished severely. As a matter of fact, he was very anxious 
to win the case instituted against him. While the enquiries were 
being held.---------------- ----------------------------------------------------------------- -— -

Mr. Chairman : Are those enquiries being held even now ?

Chaudhri Kartar Singh : Sir, I am only giving an instance.
What I wish to point out is this that a certain ruler of a State------------

Mr. Chairman : Has the case, that the lion. Member is referring
to, been dealt with by the High Court or Is it still pending ?

Chaudhri Kartar Singh : Sir, I am not referring to any case
which is pending in the High Court. I am only giving an instance.
I would like to submit, Sir, how a ruler of a State who refused to 
give any evidence in the court against this officer against whom, as I 
have already stated, the Chief Secretary wanted to take severe action, 
was involved in a false murder ease But this ruler fought this case 
in a court of law where generally nothing stands in the way of one's 
seeking justice. In spite of the enormous sums spent by the Govern
ment in winning this case, he won the case and was ultimately 
acquit* ed honourably. Things did not stop here. His property was 
entrusted to the court of wards against the wishes of the Legal 
Remembrancer who was of the opinion that the property of the ruler 
could not be kept under the management of the court or wards. 'The 
Chief Secretary who was bent upon taking such an uncalled-foi action 
did not pay any heed to his legal opinion and ultimately succeeded 
in entrusting the property of this ruler to the court of wards.

There is yet another instance m which the Chief Secretary 
terminated the services of the C. S. O. Jullundur simply because he 
refused to give evidence in the court of law according to ids wishes. 
The orders of the Minister-in-charge are already on the file. The 
services of the CS (). h ve been terminated without any rhyme or 
reason It. is really a matter of de p regret that the Chief Secretary 
is not prepared to revise his orders with a view to reinstating him. 
This is how the administration is run at the top by the bureaucratic
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officers and if this state of affairs continues, I am afraid, it will have 
very bad repurcussions. Mr. Chairman, if the officials at the top 
continue to work in a oureaucratic manner you can very well imagine 
its effect on the services. As a matter of lact, such officials are 
taking undue advantage of the gen demanliness, fairmindedness and 
goodness of the hon. Chief Minister. Under the circumstances, I 
cannot do without requesting him that he will have to change his 
policy.

Mr. Chairman, at this stage I have no intention to enter into any 
further details so far as the allegations against the Commissioners are 
concerned. But through 3/ou, Sir, I would suggest to the Government
to transfer those Commissioners against whom allegations have been 
made from time to time. The Commissioners have become the real 
masters and the sooner they are transferred the better would it be in 
the interests of both the people and the Government. If the 
Commissioner is displeased with any officer he does not spare any 
pains to victimise him without any rhyme or reason. In the same 
way if he is pleased with him then there is no limit to his showering 
all possible favours on him. My hon. Friends know it full well that 
the presesent Commissioners being young in age would continue to 
serve the Government for at least 10 to 12 years more. I would 
therefore request the hon. Chief Minister that it he wants to strengthen 
the administration, particularly at the top, then he should lose no 
time in transferring the Commissioners to some other high posts in the 
Secretariat.

Mr. Chairman, you will recollect Sir, that at the time of the election 
of the Chairman of the District Board of Hoshiarpur, Government had 
issued orders to the Deputy Commissioner to resign from its Chairman
ship. After this order, the Chief Secretary issued instructions to the 
Deputy Commissioner that Government officials should not take any 
part in this election. You will be surprised to learn, Sir, that it was 
not the district admininistration only which employed all the forces 
against my being elected as the Chairman of the District Board but an 
hon. Minister also went there specially for the purpose of impressing 
upon the Deputy Commissoner the desirability of not getting Chaudhri 
Kartar Singh elected as the Chairman of the District Board. It is 
really a matter of deep regret that if the high officials fail to carry out 
the instructions of the Government and also dare to disobey these,
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then,it can very well be imagined as to what can be the state of affairs 
in the other parts of our State.

Further, my hon. Friend Sardar Swaran Singh has in the course 
of his speech referred to the critical situation existing at present in 
our State. Tt is really a pity that such unfortunate happenings should 
take place in our State. But who is to blame for it. The responsibility 
for all such things really fails on us. I am really constr ined to 
remark that some people amongst us should think in terms of creating 
a rift between the Zamindars and the Harijans with a view to having 
an easy walkover in the coming elections. Here I cannot do without 
saying this that very recently the General Secretary of the State 
Congress Committee made such a speech in one. of the villages as 
. . . ......................................................................................... (Noise).

Mr. Chairman : Order, Order.
Chief Minister : Sir, I rise to reiterate what I have already said

while supporting the feelings expressed bv my hon. Friend Chaudhri 
Suraj Mai to the effect th it it has been a convention not to attack 
any person who is not in a position to answer the allegations, made 
against him on the floor of this House. Asa matter of fact, it is not in 
keeping with the dignity of the House to make such allegations. I 
am oi the opinion that the standard of our discussion has become 
very low and in case we do not 'top this practice, I am afraid, the 
world outside will form a very bad impression about us Under the 
circumstances, I would request the hon. Members not to bring in any 
allegations against any such person who is not in a position to defend 
himself on the floor of the House.

Mr. Chairman : I will ask the hon. Members not to make
personal attacks.

Sardar Bachan Singh : On a point of order, Sir. I would point
0ut to you that nothing should be said against any officers of the 
Government who cannot be present in the blouse to oiler their defence 
against accusations.

Chaudhri Kartar Singh : I would warn the people living in
villages that just as Jats are at logger-heads with the Harijans and 
are socially boycotting them, similarly the non-agriculturist classes 
will also one day meet the same fate. The Jat of the Punjab wants to
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create Jatistan in the State. I will, therefore, ask the non- 
agiiculturist classes in the lural areas to forge a united front to 
offer full resistence to the tyranny of Jats. Then propaganda was 
also made among the public in Jullundur Division to record Hindi 
as their mother toungue in the column of census forms. But the 
pity of it is that the Government is not not taking any action against 
the persons who are responsible for making such a communal 
propaganda and the sins of these people are visited on the poor Jats 
and Harijans who are being arrested for no fault of theirs.

The responsibility for making such propaganda in villages falls 
on those leaders who want to gain stiong foot-hold for fighting the 
coming elections. Sometime back, my hon. Friend Sardar Swaran Singh 
met His Excellency the Governor and discussed with him the communal 
situation in the State. His Excellency was of the view that the 
strained atn osphere in villages was not due to any fault of the 
ruralites but was the outcome of the propaganda made by the 
interested parties to gain their selfish ends. I would, therefore, appeal 
to the Government that it should not hesitate to put behind the
bars the big lea ers even if they happened to be the Members of this 
august House. These people are misleading tlie masses to follow a 
dangerous path. If the hon. Chief Minister does not take serious view 
of these happenings and dees not take action against the persons who 
create rift then l am of the view that their propaganda will bring 
ruinous consequences to the St ite.

Besides this, the hon. Chief Minister had promised Sardar 
A jit Singh that he will allot time for the discussion of the situation 
created by large-scale invasion by locusts in the State. In Hoshiarpur 
district, the situation is so wor.-e that people have to traverse a long 
distance of about five miles to get fodder for their cattle. Large 
number of cattle-heads has died owing to non-availability of fodder in 
the district. The district authorities are now-a-days busy spraying the 
hoppers. I hope the Government will make immediate arrangement 
for providing fodder to the peasants. It should mobilize all resources 
to store fodder in various centres from where the peasants may be 
able to take supply conveniently. Moreover, the Government should 
advance loans and sanction grants to enable them to store sufficient 
fodder tor their cattle. These people have no money to purchase 
todder and wheat. I would request the hon. Chief Minister to make 
immediate arrangement for the supply of wheat-straw from Hissar



(4) 50 Punjab Legislative Assembly [7th March, 1951

[Chaudhri Kartar Singh]

for these peasants. He should not leave this work to the Deputy 
Commissioners because that course of action might cause delay, but 
should instruct the Director of Agriculture who is occupying his seat 
in the official gallary to make immediate arrangements in this behalf 

to avoid any t ouble and hardship to the zamindars.

Sardar Partap Singh (Amritsar South, Sikh, Rural. (Punjabi) :

Sir, T thank you for giving me an opportunity to speak. I am 
sorry to say that some of the hon. Members of this House have made
undignified remarks against the Congress Whereas some of the members 
have accused the Congress in a disinterested way, some have tried to 
condemn the Congress organization, by flinging charges against its office 
bearers. I cannot help saying th it my hon. Friend Sardar Swaran 
Singh who has great vove for the Congress has criticised the Congress 
attitude in a most disinterested w iy. My hon. mend Chaudhri Kartar 
Singh has g >ne to thc length of maligning the Congress by making 
undignified remarks against it. In spite of the fact that he is the Chief 
Whip of the Congress Assembly Party and is closely associated with the 
hon. Chief Minister he has indulged in mud throwing against the Congress. 
He has remarked that the Congress is a composit of conflicting interests 
but it has nave: been so and the assertion of the hon Member, I should 
say so, is quite ba ©less. His allegations that the Congress Leaders 
exhorted the Harijans that they..........................

Sardar Bachan Singh : On a point of order, Sir. Is the hon.
Member discussing the Governor's Address or making counter-attacks
against the members?

Sardar Partap Singh : Sir. I was going to refer to the
communal situation in the State, a mention of which has been made in 
His Excellency the Governor’s Address. My hon. Friend Chaudhri Kartar 
Singh has made wrong allegations against the Congress that it exhorted 
the people not to cast votes in 'avour of Rai Hari Chand saying that he 
belonged to Sardar Baldev Singh’s party and would thus bring about 
partition of the State. Such remarks, I should say, are most uncongress
men like.

Then, Sir, reference has been made to the Una constituency 
b\ -election. I say it was a folly on the part of the Congress to
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have allowed its members to play tlie role which, to say the least, 
was uncongress-man like. As regards Harijans, rny hon. Friends should 
not forget the <dme when we were going round convassing their votes. 
My hon. Friend who has made reference to all these things has not acted 
like a responsible person

Sir, it is a matter of great regret and pain for persons like myself 
who have always looked upon communalism as a curse and other 
sincere members of the great organization which has always been 
doing its best to create an atmosphere free from the evil of 
communal'sm, to find that the language column in the census 
returns should have become cha subject of bitter communal controversy 
in this State. Our heads hang down in shame at the very thought of 
it. I wonder if there is a single person on earth who does not love 
his or her mother tongue whatever it may be. It is for this reason 
that I am led to think that whatever has happened has not happened 
spontaneously. I doubt very much if it could have happened, if it 
had not been preceded by a virulent propaganda extended over a 
long period, by the interested persons. Here on the floor of this 
House, 1 have no hesitation in saying that this propaganda was 
engineered by some of the hon. Ministers who went about collecting 
fund< and engaged agents to carry out this work. (Voices : Shame,
shame) I challenge the Government to repudiate it. It is a fact, 
Sir, that some members of this Ministry are a mixture of diverse 
motives. On the one hand is the love of office and on the other hand is 
the love of the community and the love of the language.

Sardar A jit Singh : What has the Congress done in the
matter ?

Sardar P̂ rtap Singh: Congress? If the Congress has done 
nothing, it should pain the hon. Member as much as it is paining me. 
But the Congress has not been sitting idle. I draw the attention of 
the hon. Member to the speech that I delivered at Dasuya in my 
capacity as President of the State Congress. Didn't I make an 
unequivocal statement therein that any person who tells a lie 
in regard to his mother tongue would be an enemy of this State and 
of the country ? Didn’t I urge the people to be honest in declaring 
their mother tongue ? Didn't I hold forth an assurance that there 
would be no further division of the Punjab even on linguistic basis ?
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Was such.an assurance from the Congress President not sufficient to 
allay the fears of the people in this respect? Sir, I also want to 
assure the House that from what I know of the mind of Pandit Nehru 
and the minds of other Cabinet Ministers of the Government of India, 
I am quite right in saying that there will be no division of the present 
Punjab on any basis whatsoever. In my speech at Dasuya I had urged 
the people not to disown their mother tongue as their fears were 
unfounded. But, Sir, the pity is that where Ministers are in the field 
doing exactly the opposite kind of propaganda, how could my words 
be of any avail ? My speech was not even published by the press. 
[An hon. Member : Did your assurance to the people have any
effect ?] How could it. have anv effect ? Like the voice of truth in 
an atmosphere of sin and vice, it remained a crv in the wilderness and 
people continued to be haunted bv this nightmare of the division of 
the Punjab on linguistic basis. To accuse the Congress of eng neering 
communal controversy on the question of language is to indulge 
in an absurdity ('lachar bat’), when my friends are well aware of the 
fact that communalism runs counter to the very spirit of the Congress. 
The Congress knows that tins State would go to dogs if it will continue 
to harbour communalisim. How could then the Congress itself be a 
party to this communal controversy ? Would this action on its part 
be not tantamount to cut ling its own feet with its own axe ? It is a
pity that those friends who think on these lines do not have any 
understanding of the spirit of the Congress even though they are in 
it. I wish such persons h\d better quit the congress.

Chaudhri Kartar Singh : Attempt is being made to shield
‘dishonesty’ (ba-imani).

Sardar Bachan Sihgh : On a point of Order, Sir. We are
discussing the Governor’s Address or the position of the Congress 
party ?

%

_ i • * ;

Sardar Partap Singh : Well, I will be relevant, Sir.

Shri Bhim Sen Saehar : Sir, 1 will respectfully submit that the
dignit5 of Hie House must be preserved by the Chair. If the Chair
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finds that certain remarks are uncalled for and derogatory, the hon. 
Member must be asked to withdraw them. If any hon. Member has 
objection to any other Member’s observation, he can craw Chair’s 
attention to that effect. May I just draw your attention to the 
remarks of the hon. Member Chaudhri Kartar Singh?

Chaulhri Kartar Singh : If the word ‘lachar’ is parliamentary,
the word ‘ha-inn)ni’ that I have used is also parliamentary. Sardar 
Partap bingh ji has stated that he had told the people not to be 
dishonest in the matter of declaring their mother tongue but do we 
not find‘ Hind Sam ichar’ daily urging the people to declare Hindi 
as their mother tongue ?

Sardar Partap Singh : The hon. Member might be
referring to the news columns. Can he show me any editorial in
which people have been urged to do so ? Well, whoever has been 
inciting the feelings of the people on the language question has been 
doing a wrong thing. It was for the Government to counteract such 
propaganda in the very beginning. My Friend Master Kabul Singh 
tells me that this kind of propaganda has been going on for the last 
two years. If this is so, it is a grave reflection upon the Government 
which failed to take action against those responsible for fanning the 
fire of communalism. The public is also partly to blame for it for 
having fallen a prey to it.

I ask were not the activities of the newspapers and other 
mischief-mongers checked in good time ? My hon Friend Sardar 
Kabul Singh is a resid-nt of District Jullundur and he can vouch 
for that place and I can say about District Amritsar that the 
atmosphere there remained undisturbed but wherever things went 
wrong blame lies not on the Harijans, the Zamindars, the ruralites or 
the urbanites but on the Punjab Government which miserably failed 
to suppress michief which was calculated to do the greatest possible 
harm to our social life in this State.

I now wish to draw the attention of the hon. Members to a 
point mentioned by an hon, Member from Hoshiarpur. This point 
concerns the levy of an indirect irrigation tax and I am opposed 
to it on principle. I do ’nt think that anybody who has any sympathy
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for the zamindars can ever support such a levy. H.s Excellency has 
in his Address said that :

I must add in this connection that since the Bhakra project is being 
financed by loan money it must be productive and that in order to 
make it productive, it will be necessary to levy betterment fee on all 
lands receiving ’rrigation benefits from the project.

To me the very idea of levying a betterment fee appears very 
strange. In case canal water is supplied to some particular lands, 
it does not mean that those lands should be subjected to an additional 
taxation as they become better than before. As a matter of fact I
feel that my hon. Fr end from Hoshiarpur should not have suggested 
that the Government should t ike part of the lands rather than impose 
additional taxation as this amounts to acceding the principle of the 
betterment fee which in no case should be agreed to. It will be 
recalled that during the Unionist, regime we opposed the imposition 
of the Hasiat Tax tooth and nail. We did not like the idea of this 
when we were paying the Abiana. Now, so far as this betterment fee 
is concerned I may not condemn it in this House out of respect and 
regard for His Excellency but this question will be duly thrashed if 
and when it comes up in the party meeting. To ask the people, for 
example, the people of Hariana to pay a betterment fee because their
lands have iinprov d due to the supply of water from Bhakra Dam, 
is in fact to do a great injustice to them. The Government is entitled 
to charge only Abiana from such persons and nothing more than that. 
If an hon. Minister or a Parliamentary Secretary argues that because 
Bhakra Dam has been constructed by loan money there is justification 
for realizing betterment fee I would say that this argument is absolutely 
devoid of any sense. Such a levy is against all principles. At the 
most what the Government should do is this that it may charge 
the owners of lands concerned advance Abiana for two or three years 
and the same may be refunded to the people after the loans incurred 
on the project have been paid off. But, there is absolutely no 
justification for an additional levy. And in case any Minister, the 
Chief Minister or the Cabinet as a whole stands committed to the 
Central Government in this connection, I can only say that they 
have done a most improper act. At any rate I do not find even an 
iota of sense in this levy. I most respectfuly ask, is an additional fee
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charged from the owner of a house who is given an electric connection 
because his house bic^rnes more comfortable or is the proprietor of a 
brick kiln entitled to charge a betterment fee from a house-owner 
who has built a pucca house by the use of bricks from his kiln ? All 
his is absurd. The only thing that the Government should do is, as 
I have already suggested that it should charge the land-owners 
concerned advance Abiana for two or three years on a returnable basis.

Sir, much has been made about a speech made by me in which 
I happened to remark that about 90 per cent of the Government 
officers were corrupt. I again say that I was not guilty of any exaggera
tion when I said that it was so. When I said this I had in my mind 
corruption not only due to bribe but also corruption relating to jobbery, 
nepotism, favouritism and communalism. I daresay that if all 
corruption is put together my remarks are not far from truth. 
Here 1 may mention something about Tehsil Dasuha as a good deal 
has appeared about it in the papers. Sir, here in this Tehsil a college is 
to be opened at Tanda Urmar and the Deputy Commissioner, Tehsildars,
Naib-Tehsildars and the Revenue Assistant have been instructed 
hat they should collect contributions for the college from all those 
who sell, transfer or purchase lands. I ask, is not this corruption ? 
This is not all. A certain percentage is being realized from the 
refugees from the tacavi loans which are being given to them in Tehsil 
Dasuha.

Chaudhri Kartar Singh : Was not the hon. Member himself
guilty of corruption when he issued permits for trucks?

Sardar Udham Singh : But the present corruption cannot be
justified because of the fact that corruption had existed in the past.

Sardar Partap Singh : I did issue permits for trucks but 
I raised no funds out of them. To extort five rupees from 
a rufugee who had been given a taccavi loan of Rs. 50 only 
for repairing his house is the height of injustice and corruption. 
If a person applied for the post of Ziladar, his application was 
recommended by the Tehsildar on receipt of one hunder rupees. 
Similarly every recommendation for the post of Lambardar was made 
on receipt of fifty rupees What will happen to our State when this 
is the prevailing state of affairs ? Nobody willingly paid fur the 
college at Dasuha. There is a vast difference between our conception
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of Congress piinciples and that of the Government. It is a pity that 
what we regard as corruption is not considered to be so by the 
Government. This fundamental difference in outlook should undergo 
immediate change. If the Government does not raise the moral of 
the people, our Stale is doomed. I have already referred to conditions 
in Dasuha. Now I wish to say a fe> words about the manner in which 
taccevi loans were advanced to flood-affected persons. A large 
number of Members of this House are aw’are of the condition of 
refugees who sufferred in the recent floods. Is anyone in a position 
to say that taccavi 1 an§ w ere advanced to any sufferer unless he 
paid illegal gratification to the person concerned ? I regard these 
things as signs of our downfall. These will mean not only death for 
ns but for that organization also with which we are connected. The 
prevailing evils of jobbery, corruption and nepotism are leading to 
the end of prestige of the Congress in this Mate. This is giving rise 
to a revolutionary urge because the public is feeling frustrated. Our
Ministers can not go to the villages and face the publ c there. Whether 
one travels by a train, a bus or a tonga, people can be heard cursing 
us. Abuses are hurled at everybody who puts on khaddar clothes or 
a Gandhi cap. If a Minister's car passes by a certain street, the people 
standing there can be heard cursing the Government- Our Govern
ment appear to have h st the confidence of the pul lie. Conditions
cannot improve unless the confidence of the public is iehabilitated. 
If the Government merely tries to crush the voice of discontent, it 
will bring about the ruin of Congress prestige in this State. I am 
holding in my hand a letter written with blood. On receipt of this 
letter several thoughts passed through my mind. I thought that it 
might be the blood of the writer or a goat or a sheep but the House 
wall be shocked to know its contents. The writer of this letter has 
narrated how he was discharged from service, when t.e tri d to take 
action against those who indulged in black-marketing or other 
corrupt act,. I shall give this letter to the lion. Minister concerned 
so that he might go through it and take whatever action he considers 
necessary

Shrimati Shanno Devi : It would be better if the lion. Member'
reads out the letter.



Discussion of Governor’s Address (4) 57

Sardar Partap Singh : It is a long letter and if some hon. Member
wishes to read it, I shall show it to him. This is the tale of an agriev- 

ed person. His Excellency the Governor delivers an Address at the 
commencement of every session but it would be better if the difficulties 
of the public are also mentioned in it. In that case there might be some 
chance of these difficulties being remove d. That wouid give some hope 
to the public. In his recent speech Shri Gautam has revealed that out 
of total police force of 35,000 in Uttar Pradesh, 7,00a persons have 
been dismissed on grounds of corruption. Has anybody been treated 
in the same manner in our State ?

In reply to some of my speeches, the Government recently issued 
a Press Statement. I am trying to collect facts in order to answer 
it. However, I beg to submit that I was made Chairman of the Anti
corruption Committee in October. Powers were delegated to me in 
January and recruitment of anti-corruption personnel was made in 
February or March. When it started its work it wa.s decided to
celebrate anti-corruption week from the 1st to the 15th of May. I 
was removed from office on the 10th May. Now I leave it to the 
House to judge as to how far I am responsible for not removing 
corruption Whether I am good or bad it is necessary that the
Government should win the confidence of the public.

Shri Ram Chandar, took action against Sita on the suspicion 
of one person. Here every body blames and abuses us. Every Cong
ressman is being cursed by the public. When I hear any body 
cursing «. Congressman or the Government, I feel as if I am 
being cursed. The Government should improve this state of 
affair-. If they do not do so they will not only bring about 

their own downfall but of that great organization too with which they 
are connected. I do not say these things merely because it will not 
be possible for us to face the electorate during the forthcoming 
elections. I say these words because we can not appeal to the people 
for long in the names of Mahatma Gandhi, Pandit Jawahar Lai Nehru
or Sardar Patel If I have said some incorrect things the hon. Chief 
Minister may contradict me but he should admit those which are right.
He should study the political atmosphere of the Mate. There is a ten
dency of revolutionary upsurge in the State. The people of Jullundur, 
Ludhiana and Dasuha have serious grievances against the Government. 
If the ê are not redressed, we will bring about cur own ruin. This



[Sardar Tartap Singh]. ...
will be very harmful for the State of Punjab. With these words, 
Sir, I thank you for providing me an opportunity of expressing my 

. views before the Hou-e.

Shrimati Sita Devi (Ex-member, West Punjab Assembly 
representing Lahore City General, Women, Urban) (Hindi) : I am 
thankful to you for giving me time to place my views before the House. 
I have read the whole of the Address of His Excellency, the Governor, 
not once but a number of times. He has proudly mentioned the ach
ievements of this Government in that Address. But I find that the 
Government has not made any achievement, so far, in actual practice. 
These achievements may be on paper but practically we see no achive- 
ment of the Government in the State. His Excellency has remarked 
that this Government would pay attention towards effecting economy 
in the expenditure. Hie manner in which this has been done in our 
State Ur the last three years does not inspire much hope. We find that 
new posts are every day created in the Secretariat and the economy is 
efferted dy the retrenchment of low-paid staff. This sort of economy 
will not take the State forward. We have been shouting for three years, 
that the Government should decrease its expenditure. But it has 
produced no effect on the Government. You, Sir, imagine the number 
of district which comprised the Punjab before the partition and the 
number of districts in this truncated Punjab of today and then see the 
expenditure that is being incurred. Is it not disheartening? You see 
how other States are progressing. For instance, we find that Uttar 
Pradesh comprises of about 55 district-. Besides, various States are 
being merged together to form bigger administrative units. His Exce
llency has not made any mention of this matter of vital importance. 
At present, PEPSU and Himachal Pradesh, even though they are 
small States, are separate units. They should be merged with our 
State and thus a bigger unit should be formed It is a matter of regret 
that the Government has not given its attention to this matter.

Then, Sir, His Excellency has exhaustively dealt with the Bhakra 
and Nangal projects in his Address. But I am sorry to say that he has 
not offered any constructive proposal in this respect. For instance,, 
there is the question of distribution of the electric energy which would 
be generated from this Project when it it completed. No scheme has. 
been taken in hand for this purpose Such schemes, cannot be formulat-( 
ed in minutes ; naturally they take time and must be drawn up well
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before the completion of the Project. There is no mention of;any such 
scheme in the Address. So far we find that the demand for money for 
this project has been increasing and the target year has been receding 
further every year. And then we are not sure that the money is being 
properly utilized. The Government has been sending Missions abroad 
to appoint experts for these Projects. Could this not be done thorugh 
our embassies? What I mean to say is that the Governor has not 
pointed out the weaknesses and faults of the Government. He has, 
instead, glossed over them. But I may point out that no amount of 
gloss can hide the foul smell of the rot that is below it.

Again, bir, His Excellency has pointed out at page 12 of his 
Address that the law and order situation in our State is satisfactory. 
In this connection, I want to draw the attention of the hon. Chief 
Minister and the House to the recent happenings in connection with 
the census operation. 1 don’t know whether Central Government or 
the Provincial Government is to blame for these happenings. 
Previously, too, there might have been the language column in the 
cansus forms; but then the communal situation was not so bad. This 
time this column has been the cause of social boycott of a large 
number of poor Harijans. I have personally visited a number Of 
villages sueh as Bopa Rai, Kasla, Bilga etc., of Jullundur district in 
the past three days. In those villages, I saw that the poor Harijans 
are not allowed to pass through the fields of zamindars. They have 
been completely boycotted.

Chaudhri Lahri Singh : This speech will also instigate them,
because it will go in Press tomorrow.

Shrimati Sita Devi : There cattle are starving and they, at
some places, have even to answer the call of nature inside their houses. 
As His Excellency pointed out, l do not want to make a post mortem 
of these ugh Happenings. But the speeches so far made have been 
one sided and it was necessary that I should place facts before the 
House. I think both the parties are to blame in this matter. But 
I would request the hon. Chief Minister to take action against anybody 
howsoever highly placed he may be and to whatever party he may 
belong, if he has instigated the people to create such an ugly situation 
in the State. If this is not done, it will vitrate the atmosphere not 
only of Jullundur district but also of the whole State. Only the
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[Shrimati Sita Devi].
other day, a meeting of the Shirornani Gurdwara Parbandhak 
Committee was held at Amritsar in which a resolution was passed that
legal action should be taken against those who have given Hindi as 
their language.

Minister for Land Revenue : Against those who have wrongly
given Hindi as their language.

Shrimati Sita D evi: If our Government, will not put a check 
on such communal activities, there will be no law and order in the 
State. And yet the Governor says that the law and order situation 
is satisfactory. Such a thing can be said from the heights of Simla 
and not on the basis of actual facts.

In his ‘Social Contract’ the world famous revolutionery writer 
of France, Rousseau stated that the people imposed upon the Soverein 
the.duty to protect their lives and property while accepting his right to 
impose taxes with a view to run the government. It was upon these
conditions that the contract between the pe pie and the Sovereign 
was signed. As a result of his writings, the people in France became 
conscious of their rights and the princes and the high-ups in France 
who did not recognise such rights of the public had to pay heavily by 
getting their heads chopped off in the revolution. We don’t want 
such things to happen in our State. But the Chief Minister should 
realize that the way in which the administration is carried out might 
create conditions which it would become impossible for the I1011. 
Ministers to tackle successfully. This is not a matter to be laughed 
at. It requires serious consideration. There is a little time at my 
disposal to go into the details of this problem of law arid order at 
this time.

Chaudhri Lahri Singh : We have also little time to listen lo them 
(laughter).

Shrimati Sita D evi: So I don’t want to exhaust your patience.
I would say only one or two things more. One thing is that His 
Excellency the Governor has stated in his Address that the problem 
of rural rehabilitation is practically completed and that in the villages 
houses and lands have been allotted. I wish to say from my 
experience of Jullundur District that there are many persons who are
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not satisfied in this matter. Most of this dissatisfaction is among 
poor people and Harijans especially in the matter of houses. I think 
I should narrate an experience of mine to make the point more clear. 
In village Kaki of Jullundur District about fifteen or twenty Harijans 
were turned out of some houses because they were allotted to others. 
Instead of giving these houses to the new allottees they were locked. 
The poor people who were turned out of them met the authorities 
and approached the M. L. As. They saw the Tehsildar and the 
Deputy Commissioner also. But the poor people were unable to get 
their difficulty removed immediately. In such cases the poor families 
of these persons are put to a lot of unnecessary worry and suffering.

Chaudhri Lahri Singh : The hon. Lady Member should know
the time limit.

Shrimati Sita Devi : The hon.: Member should have patience.
Iam not going to place all of my suggessions < before the House 
because I realize that other hon. Members are also keen to have their 
say. What I wish to stress is that the prevailing dissatisfaction 
should be removed and the Government should realize its duty in the 
matter of law and order in the State. It is only thus that conditions 
in the State can be improved. Speeches and Addresses are not 
going to help. With these words I resume iny seat.

Chief Minister (The hon. Dr. Gopi Chand Bhargava) {Hindi) : 
Sir, first of all I would like to thank the hon. Members for the view 
which they have expressed in the course of the debate on His 
Excellency the Governor’s Address. These days in our State as well 
as in the country there are two tendencies which should be taken 
note of. In the first place, there is the tendency of blaming the 
Government in every matter, so much so that even if a person gets 
daughters only and no son the Government is to blame for that 
{laughter).

Shri Bilim Sen Sachar That is because the hon Chief Minister 
is a doctor, {renewed laughter)

Chief Minister : Sir, I was saying that if locusts invade parts
of the State, the Government is blamed ; if floods devastate certain 
territory the Government is attacked, if rains fail, it is again 
considered to be a fault of the Government. This tendency of 
placing responsibility for every natural calamity on the shoulders of
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(Chief Minister),
the Government is noticeable everywhere these days. As a matter of 
fact, in demorcatic countries it is the duty of the party in power to 
support the actions of the Government outside the legislature and to 
s^a that th public is informed of what the Government does for the 
people and to create a public opinion in favour of the policy of the 
pai tv in power in legislature. There are certain matters which the 
Government cannot do. It lies upon those members oi the party in 
power who work among the public to see that such duties are performed 
by them. It is for such workers to approach the people and tell them 
what their duty is.

Another thing which I have noticed is that a reference has been 
made to the recent happenings in the matter of census operations. As 
for as Census operations are concerned, the hon. Members are aware that 
they are necessary in order to have a social data. No country can make 
any progrsss unless certain facts are known about its people their 
number, professions, the percentage of educated persons and so 
many other things. It is only on such data that planning can be based 
when the collection of such useful data is given a political colouring, 
in other words, when the operations are sought to be influenced by
other considerations, it becomes regrettable. In fact, it is not
desirable that facts should be misrepresented and the people should be 
influenced and asked to give wrong statements. To ask the public to 
mis-state facts is wrong and undesirable, especially in the case of 
census operations. As a matter of fact, census is undertaken by 
the Government of India with the help of the State Government. 
The instructions are issued by the Central Government and the 
State Governments provide men to assist in these operation. Sir,
I wish to state for the information of the House that when the 
Census Commissioner reached here for consultation on certain points, 
one or two months were taken up. One of these was with
regard to filling the colume of religion. I told him that
in the matter of collecting information for whole of the country 
it was not proper, under the present circumstances, to ask 
information on religion. The question was whether all would agree 
to this suggestion. I told him, for his information, that hon. Sardar 
Kartar Singh was also of the view that collection of information on 
religi-m should be dropped in the census In this way the question 
could be solved and there would be no difficulty at all. The Census 
Commissioner conveyed our view point to the Government of India; 
but the Central Government considered it necessary to retain this
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Column. So for as the question of mother tongue is concerned, the 
matter was quite unambigunous. It was clear that the people should
state the language which they speak in their homes.

Now I come to the question of language which has been raised 
in connection with the census operations. I may tell the House that 
the provision of the language column in the census entries was merely 
to ask people to state truthfully what their mother tongue was and 
what other language they knew. It is a pity that certain persons 
misunderstood this and thought that Gurmukhi was indirectly being 
thrust upon them. But this misapprehension was completely mis
placed. The Census never meant that if a person spoke Punjabi, 
he could not wrbe it in Devnagri script. The difficulty is that the 
people confuse Gurmukhi script with the Punjabi language. But as 
I have said the Census has never put a bar on any Punjabi speaking 
person not to write it in Devnagri script. I am sorry that certain 
persons went round propagating that people might as well have any 
entry of th.hr choice made in the languige column. I think, by 
making such a false propaganda, they contravened the law, because 
misstatement or suppression of true facts in r̂egard to Census is an 
offence, and thus they rendered themselves liable for action under the 
law. Not only this. The people who beca ne the victims of this 
poisonous propaganda and made wrong statements before the Census 
Officials regarding the language column, also committed an offence.
I think th it the propagandists, who persu ided the people into making 
misstatements about the language question in the Census and vitiated 
the atmosphere in the rural areas in such a manner as to bring about •
estrangement of relations between certain communities, did a great 
disservice to the country. The result of their nefirious activities 
has been that cordial relations between different classes and commu
nities no longer exist in those places. I am, therefore, of the opinion 
that the hon. Members representing those ilaqas, where this trouble
had arisen, should have taken upon themselves as their duty to 
approach such people and perusade them not to indulge in such acti
vities as would result in the disturbance of peace among different 
classes of people. These popular leaders as also the Congress workers 
should have impressed upon the people the desirability of giving correct 
information to the Census officials, because without a correct data, 
proper planning of the country would not be possible.
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(Chief Minister).
Then, Sir, I may be excused, if I tell the House that information

regarding the estranged relations among the people in those ilaqas 
and the maltreatment of Harijans on the language question, was not
reported to me by my hon. Friends. They tried to see the Governor 
in this connection. But I may teilthem that under the new Constitu
tion the Governor cannot take any action in any .matter over the head 
of the Chief Minister. He can tender his advice to him but cannot 

‘ take action independently, it is the Chief Minister who ultimately 
passes'an order in all the< matters. So it was the duty oi my non.
Friends to have apprised me fbst of all the untoward incidents tliâ  
had happened in the rural areas. But they thougnt otherwise and 
went direct to the Governor. However, that unhappy information 
was passed on to me through Government sources Then my hon. 
Friends have advocated that hose persons who were responsible for 
creating trouble in the countyside over the language question during 
the Census operation s 'should be severely dealt with according to law. 
I admit that iaw has to be brought into action against the offenders 
in special circumstances. But I also assert that in certain circum
stances action taken by the Government against the so called offenders 
results in that offence; gathering momentum, which must be avoided
in the interest of law and order. So what I feel is, that in such 
circumstances the difficulty; can be overcome only if the political 
parties and other responsible persons like the accredited elected leaders 
"sitting in this House approach the people creating trouble arid persuade 
them to tefrain from such activities as disturb the peace tf the State 
and create bad blood among different sections of the populace.

Then, Sir, it has been suggested that the high olficers should 
be instructed by the Government to take up work of persuading the 
people to maintain cordial relations among themselves. It is a strange 
thing that my hon. Friends on the one hand dub the officers as corrupt 
and on the other expect them to go on peace missions According
to the logic of my hon. Friends the officers cannot prove useful in 
this matter because they can be bribed by one party or the other. 
So how can they be expected of bringing about peace among different 
warring sections of the people. I am, therefore, of the opinion that 
in such matters it is my hon. Friends and other responsible persons 
who can work miracle and by exerting their moral pressure on the
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people bring about peaceful conditions in the county. I think it is 
their duty to move out to the villages and ask the people not to harass 
the Harijans or boycott them socially. My hon. Friends should tell 
them to live in amity and concord with other communities and not 
wait for the Government to take action against, them for their unsocial 
activities. I may tell the House that . I, too, have closely studied 
such matters where people wielding influence and power carried a 
social boycott of an other section of the people. And the manner in 
which I brought about amicable settlement among them was like this. 
I approached the powerful and influential people living in that area
where the relations of different classes had been estranged. I prevailed 
upon them that it was their moral duty to afford protection to the 
weak and poor section of the people. I asked them that instead of 
repressing the other party, they should treat them with brotherly 
affection and kindness. I also approached the other party and asked 
them not to act in a manner in which the other party might feel 
offended. I impressed upon them the desirability of not thinking 
in terms of classes. I made both the paities realise that class war 
was ruinous for both of them So the result was that both the parties 
saw reason and made up their differences and began to live peacefully. 
In the same manner, I would say that if the relations between the 
communities had been estranged to alarming proportions in two 
districts, then it was the duty of my hon. Friends to go there and pacify 
them They should have asked them not to fly at one an other’s
throat. They should have persuaded them to think in terms of Indians 
first and last as thinking in chiss interests was sure to lead to red
ruin. I, therefore, feel that the hon. Members representing those areas 
and Congress workers of that ilaqa should consider it their duty to
help the poor Harijans who have been subjected to inhuman atrocities. 
The powerful elements in the areas should be asked to stay their 
hands from repressing the Harijans. But this does not mean that 
law will not take its course in a case which has been registered with 
the police regarding atrocities committed on the Harijans. i  do not 
know what will be the result of the investigations and what will be 
the decision of the court in this regard. But this is evident that
the authority responsible for the maintanance of law 
and order has to move when the offenders go beyond the limit.

Then, Sir, Government has been accused of having failed to 
take action against those persons who made virulent speeches and
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(Chief Minister).
newspapers which were responsible for bringing about a rupture of 
relations among the communities on the languge question. Now the 
difficulty of the Government is that under the New Constitution 
which enjoins freedom of speech and expression in its chapter of
Fundamental Rights, it feels itself helpless to take any drastic step 
against them. Even Section 153-A I. P. C. has been declared ultra
vires of the Constitution by the High Court. I submit that whoso
ever will contravene law, will certainly come under its grip but all the 
same I would say that persuasion is a powerful weapon which can 
bring about amicable settlement among the warring classes of people.
I would again urge upon the Congress workers and the hon. Members 
to exert their moral pressure on the powerful elements in thos»
districts to refrain from the social boycott of the Harijans.

Now about the allegations of corruption made by some of my non. 
Friends in the course of their speeches. My hon. Friend Sardar Partap 
Singh has in the course of his speech pointed out that so long as he was
the Chairman of the Anti-Corruption Committee, the work in con
nection with the Anti-Corruption drive in the State was carried on 
sucessfully and that things have gone from bad to worse since he left 
this department. I would like to refer to one of the speeches of my hon. 
Friend Sardar Partap Singh which he delivered while inaugurating 
the Anti-Corruption-fortnight in the State on June 2, 1948. I he speech 
that I am going to refer to appeared in the Tribune dated 4th June
1948. It is given therein :—

Sardar Partap Singh described corruption as a great evil. He said 
that though it wa'7 not wide spread in the Province as compared 
with other Provinces, the East Punjab Government was determined 
to eradicate it at all costs. He said that it had a great demorali, 
zing effect on the people. When he took over charge, he heard 
many complaints against the Civil Supplies Department and he 
had t*ken steps to remove the contr >ls and disband the depa tment. 
He thought that the people who offer bribes were public 
enemies as much as those who received it ...............

Further at the time of the formation of the Anti-Corruption 
Committee while making an appeal to the public on April 18, 
1948, he has in a few lines which I am going to read out to you and 
which are from special representative of the Tribune dated April 19
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1948 expressed his wholehearted appreciation for the wide and patriotic 
attitude of his colleagues It is given therein:-

While referring to his two colleagues who he said, were the best men 
among the Services and even though officials were to his mind 
infused with the enthusiasm and sipirit of service of the best 
among public-men. The outlook of both these officers was as 
wide and patriotic as that of any non-official and they were working 
with him in that spirit. The desire of the Committee, he said, was 
to do its best. The Chairmans regret, however, was that the 
Committee was not getting that whole-hearted co-operation from 
the public which is so necessary for the work which had been 
entrusted to him and his colleagues...............

Who are these ‘Colleagues’ , or in other words the members of 
the Anti-Corruption Committee. They are the Inspector General of 
Police and the Chief Secretary. The former is on leave while the 
1 atter is the same gentleman who continues to hold the same office. 
Both of these gentlemen are the members of this Committee of which 
during the last lew months of 1948 and the beginning of 1949 I was 
the Chairman and then this office was held for some time by my hon. 
Friend Shri Bhim Sen Sachar and after that I have been working as 
its Chairman. What I mean to say is this that no changes whatso
ever have been made in the working of the Special Investigation 
Agency. But we have gone ahead in this direction. We have formed
an Anti-Corruption Sub-Committee of M. L. As. to deal with the 
complaints and allegations of corruption against the members of * the 
Special Investigation Agency against whom we receive many 
complaints. We have issued orders to all the departments to carry 
out the instructions which the Committee may issues from time to time 
for the completion of the necessary enquiries.

It has also been stated that a Judicial Tribunal should be set 
up to try the cases of corruption Here I may point out that the 
investiga ion is altogether a different thing because it is on the basis
of the investigation that a prim facie case is formed.

it is alter completing the investigation that enquiries are held.
I would like to point out that we have enquired into the allegations of 
the officials and we have given wide powers tb non-official to try such 
cases. But on the contrary, if we set up a Judicial Tribunal as
suggested by my hon. Friend then the members of this Tribunal 
would cease to have any non-official position as they would have to
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work in the capacity of officials. The system of investigation 
carried on at present is quite different from that which wa? followed 
prior to my becoming the Chairman of the Anti-Corruption Committee. 
At that time it was found advisiable to suspend the officials first and 
then start holding investigations. This practice resulted in the 
suspension of many officials during the chairmanship of my predecessor. 
In most oi the cases it was not possible to get sufiicient material to 
hold necessary enquiries as a result of which most cf the suspended 
officials had to be reinstated and paid full salary for the period they 
were under suspension. My hon. Friend Chaudhri Kartar Singh has 
in the course of his speech referred to the ruling of the Nagpur High 
Court. I wish to inform him that taht ruling is not being accepted 
here. However, I would like to bring this point home to him that 
Government of India have already issued instrutions to the effect that 
explanation should be called from the Government servant concerned 
before orders are issued for his suspension. It is clear from that this a 
Government servant cannot be suspended unless and until he is called 
upon to give his explanation.

It has also been stated that 3 I. C. S officers have been 
suspended by the Government. I do not know as to who those 
officers are, who have been suspended by the Government. As far as 
1 remember enquiries were held and only one official was suspended. 
This enquiry was held by the Central Government which appointed 
its own official to submit his report. I may mention here that the 
report which this official of Government of India submitted was 
against the Punjab Government and in favour of the officials 
concerned. We consulted the Union Public Service Commission
which was of the opinion that the Pur jab Government had taken 
the right step.

This officer belonged to me all India Service and was awarded 
punishment by our Prime Minister, himself. The matter relating 
to the other official who has been suspended by the Govern
ment is sub judice We cannot discuss this matter on the floor of
this House till the Chief Justice pronounces the result of his 
enquiries.

Further, some mention has been made about tne promotion of 
3 P.C.S officers to the T.A.S cadre. It has been stated about them that 
in spite of the serious allegations of corruption against these 3 officers
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necessary enquiries were withheld by the Government and their names 
were recommended to Government of India for promotion. Here I 
would like to bring this point to the notice of the hon. Member who 
has made mention of it during the course of his speech that the Union 
Public Service Commission does not make the selection in the way he 
has mentioned. In such cases the commission sends for the personal 
records of all the Senior and Junior officers. It goes through these 
records and makes the selection from amongst them. Here I may add 
for the information of the hon. Member that the Commission did not 
select only 3 officers as mentioned by him but it selected 4 officers. 
There were 8 officers in all out of whom only 4 officers were selected. 
Out of these 8 P.C.S officers the fiist four could not be selected as they 
did not fulfil the conditions ol age-limit prescribed for the Government 
servants and the result of it was that the remaining four were ulitma- 
tely selected. 1 would like to make this point clear that we had absolu
tely no interest in the selection of these officers. We were not in favour 
of any particular person in this selection. After all why should we have 
stopped any officer’s oromotion when we had no reasons to do so. As 
a matter of fact w7e do not want to see any corrupt officer in our 
services. As I have already stated and I once again repeat it on the 
floor of this House that a corrupt Government servant is a blot on the 
fair name of that class or community of which he is a member. A 

corrupt officer brings disrepute to the whole class of Government 
servants. Under the circumstances, it is the duty of each and every 
Government servant to be on guard against such a black sheep and 
should not give any quarter to him. They should make all out efforts to 
eradicate this evil root and branch. I have more often been repeating 
that the services should co-operate with us in carrying out our policy 
to root out c orruption in our State. Those who do not co-operate with 
us and thus fail to carry out our policy, they not only bring disrepute 
to the cadre to which they belong but they are a blot on us too. 
People who resort to such uncalled for practices as are deterimental to 
the interests of both the Government and the people have no right to 
work with us and live with us.

Sir, we recruited persons belonging to lich families in the Civil 
Supplies Department because we thought that men of that sort would 
not feel the need of accepting bribes from the public. It w7as done so 
because some of my hon. Friends generally remark that Government 
servants become corrupt because of the low salaries. We had about
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24,000 Government servant just after the partition and the number 
has now swelled to 50,000. The recruitment of about 25,000 
Government servants has been made from amongst us who are 
displaced persons. They also have the same vices as we generally 
possess. It is, therefore, idle to expect a person entering into 
Government service to become a saint overnight. It is our duty that 
we should make joint efforts to eradicate the evil of corruption that 
exists in our departments, ft is not possible to reform a person by 
abusing him. If the Government does not shield the Government 
servant from public accusations then he tries to cajole his officers 
who are annoyed with him, in order to escape punishment. He tries 
to bring pressure upon his officer through certain influential 
Congressmen and the officer thinking that he has the support of big 
leaders also protects him. It would, therefore, appear that oflictrs 
also squirm in thtir seats at not knowing howto decide such cases. 
They are afraid that if they brush aside the recommendations of 
influen tial Congressmen they fear slanderous propaganda against 
themselves in the press. These are the considerations under which 
the corrupt officials are allowed to go scot-free with the help of the 
influence of the.congress leaders who pull the strings of the officers 
for the benefit of such person . The House will, therefore, realize 
that these are the factors which make the Goverment’s efforts 
ineffective to rid the administration of nepotism and favouritism. It 
would not be fair to accuse the Government for indulging in nepotism
and favouritism unless the persons who wield power and influence 
do not desist from helping the wrong doers. I think it should be the 
bounden duty of every political party w.dch hates corruption in the 
Government administration to raise the morals of the persons who 
offer bribes to the Government servants. If mahatamas cannot 
successfully resist temptations how can we expect a poor and needy 
Government servant to stick to the sense of lolty morality under the 
dazzle of money. After the partition of the State the loss ol wealth 
and property has broken the hearts of our displaced persons. Such 
circumstances e.fectively influence their character Sometime it is 
very difficult for the Government servants to restrain themselves 
from the temptations of accepting bribes on accout of their embarrass
ing linancial position. On the one hand, it is suggested that the 
Government servants should not accept br.bes and on the other it is
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said that the giver of the bribe should not be treated as offender. 
I do not find any logic in such arguments.

Chaudhri Lahri Singh : My. hon. Friend Chaudhri Kartar Singh
had remarked that the Chief Secretary had made enquiry into the 
allegations of corruption against P. C. S. officers but eventually these 
cases were hushed up by the Government.

Chief Minister : I have already stated that no enquiry was insti
tuted against the P. C. S. officers excepting one officer in whose case 
enquiry is now being made. We never try to shelve such matters. 
Sir, I would submit that if we take action against the persons who 
g ve bribes to Government servants then we are asked to show sym
pathy on human considerations as such persons are family men and
if we intend to punish the corrupt Government servants we are then 
asked to avoid inflicting punishment on poor mm who are saddled 
with responsibilities and hardly eke out their existence. Under these 
circumstances I am constrained to remark that we cannot effectively 
eradicate the evil of corruption unless we get the cooperation of all. 
What is required is that we should all raise our morals and be 
prepared to suffer even to the extent of not getting our due rather 
than giving our purses to the corrupt officials in order to get anything 
done from them. I think it is only by acting in this way that corrup
tion can die its natural death. I would make another submission. 
Sir, we received several complaints of corruption against officers based 
on animosity but as soon as that animosity was over the complaints 
were withdrawn. Keeping in view all these facts, I think the task
0 uprooting corruption becomes all the more difficult. I admit that 
corruption is rampant in the State but I would not agree that if 
someone collected money for opening a public college it also amounted 
to corruption. Whatever work we do, we’are charged of corruption.
1 am sony to say T.at ninety per cent of Government official's have 
been dubbed as being corrupt by my hon. Friend Sardar Partap Singh.
I am prepared to challenge this statement. It does not, at least, 
behove my hon. Friend to say so after he has severed his connections 
with the Anti-Corruption Committee of which he was a Chairman 
sometime ago. By making such statements I think we cannot remove 
corruption from the Government departments. I may just inform my 
hon. Friend that there is marked difference between the officers and 
the ofiicials. The gravamen of his charge is against the officials 
and not the officers. Such a sweeping condemnation of these poor
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officials who have no voice of their own is entirely unjust and un
called for. We cannot run the administration efficiently by making 
such irresponsible remarks, against the Government servants. Then 
it is said that if the situation does not improve congress will lose its 
hold on the public but I would say that it will be the wrong approach 
of these friends that may bring downfall of the Congress. I would 
ask my hon. Friends who have criticised the Government that they 
should ask the public to judge our work and achievements that we 
have made during this short space of time. A reference has been 
made about the condition2 obtaining in China. To give my hon. 
Friends the true picture of the pre-ent day China, I would like to quote 
from a speech of Mr. Mao Tse Tung the head of Chinese Peoples 
Government.

One, carry forward the work of agrarian reform step by step and in an 
orderly manner. The war has been fundamentally ended on the main! 
and the situation is entirely different from that between 1946 and 
1948 when the PI.A was locked in a life and death struggle with the 
KM T reactionaries and the issue has not yet been decided. 
Now tha Government is able to help the poor peasants solve 
their difficulties by means of loans to balanee up the disadvantage 
of having less land. Therefore, there should be a change in our 
policy towards the rich peasants, a change from the policy of 
requisitioning the surplus land and property of the rich Peasants 
to one of preserving a rich peasant economy in order to help
the early restoration of production in the rural areas, and 
this change is also favourable for isolating the landlords and 
protecting the middle peasan's and small re liters out of
land.

Two, consolidate unified Control and leadership in financal and economic 
work, and consolidate the balance of income and expenditure and the 
stabilisation of prices. In accordance with this principle re adjust tax 
ation and lighten the burden of the people as far as is proper. On the 
principle of unified planning and taking into account the intersts of 
all Sections, exterminate blindness and ai art hy in the economic 
field step by step, properly readjust existing industry and 
commerce and improve relations between public and private 
enterprise and between labour and capital earnestly and 
properly, so that various economic components of society have 
a division of labour and co-operate with each other and each play 
a correct role under the leadership of the state ow ned sector of 
the economy, which is socialist in nature, to facilitate the 
revival and development of the entire social economv. The idea
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of some people who think it possible to bring about an early 
elimination of capitalism ancl introduce socialism is wrong and 
unsuitable to the conditions of our country.

Three, on condition that it gurantees sufficient forces to liberate Taiwan 
and Tibet, consolidate the national defences and supress the 
counter revolutioneries, the PLA, while retaining its main force, 
should demobilise part of its troops in 1950. This demobilisation 
must be carried out carefully so that demobilised army men can 
settle down in productive work when they return home. Retrench
ment is necessary in administrative organs and superfluous personnel 
should also be dealt with in such a manner that they have the 
opportunity of obtaining worx and of studying.

Four, carry out systematically and carefully the work of reforming agitation 
in the old school and the old style cultural work in society and win 
over all patriotic intellectuals to the service of the people. On this 
question procrastination and unwillingness to carry out reforms is 
incorrect ; but rashness or attempts to carry through reforms crudely 
is also incorrect.

Five, relief wodt for unemployed workers and intellectuals must be 
carried out seriously and the unemployed are to be helped step by 
step to get work. Relief work for people stricken by calamity must 
be earnestly continued.

Six, we must earnestly unite with the demacratic personages of all circles, 
help them solve the problems in their work and studies and overcome 
any tendencies to seclude ourrelves from them or to make unpiincipled 
concessions in the work of the United Front. We must seriously 
convence the People’s conferences of all circles so as to bring about 
satisfactory results, as they are capabie of uniting the people of all 
circles to carry out work in common. All the important work of 
the People’s Government should be submitted to the People’s con
ferences for discussions. All delegates to the People’s Conferences 

must have full rights to speak; any action suppressing People’s 
representatives from speaking is wrong.

Seven, all bandits, spies, despots And other counter revolutionery elements, 
who are harmful to the people, must be resolutely wiped out. On 
this question we must carry out the policy of combining supp
ression and leniency, that ie, the policy of punishing the principal 
culprits and not bringing to book those who were forced to become 
accomplices, those who do meritorious work are to be rewarded and 
no neglect of any of these points is permissible. The whole party 
and all the people throughout the country must increase their vigi. 
lance against subversive activities of counter revolutionery elements.
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Sir, I was talking of the measures taken by this Government 

to stamp out corruption. I have also stated the difficulties that we 
had to face in this matter. May I ask the hon. Members who have 
complained of the prevalence of corruption in the administration on 
the floor of this House if they have ever cared to draw the attention 
of the Government to any specific cases in this connection. Some of 
them will say that they have been writing letters to the Government 
but their letters were not even acknowledged. To avoid this complaint 
we have decided to entrust the work of attending to the complaints
received from M. L. A ’s to the Parliamentary Secretaries of the 

Departments to which they will relate. On receipt of a complaint from
an M. L. A., the Parliamentary Secretary concerned will be 
responsible to follow it up and get an inquiry made into it.

Shrimati Shanno Devi Sehgal : .but have the Parliamentary
Secretaries been asked to set up their officers ? Are they given any 
work to do ?

Chief Minister: Yes, they do the work that is allotted to them.

Then, Sir, criticism was levelled at the Government from very 
responsible quarters that Parliamentary Secretaries had been dis
allowed to go on tour. I wonder how the hon. Member who raised 
this objection came to have this information. So far as I think, he 
himself is not a Parliamentary Secretary. Then it was alleged that 
the Ministers draw Rs. 3,000 P. M. as their travelling allowance. 
It is regrettable, Sir, that even though questions about the travelling 
allowance drawn by the Ministers have been so many times answered 
on the floor of this House, misunderstanding on this score still exists 
in the minds of some hon. Members : Yes, they are great men and 
that is why perhaps such figures as thousands rotate in their minds 
all the time. How can they think of any smallar figure ? It was 
also alleged that the Ministers are drawing Rs. 300 p. m. as Simla 
compensatory hill allowance. Well Sir, I have been a Minister 
of the Government since If>th August, 1951. first I was Chief 
Minister, then a Finance Minister and now again am Chief Minister 
but so far I have never drawn any such allowance. He was also 
Chief Minister for sometime. I wonder if he was drawing any such 
allowance during the period he was in office. But how could he when 
there is no such provision in the Ministers Salaries Act? I might 
inform him that Ministers are not included in the category of Govern
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ment servants. Even Gazetted officers except the Superintendents 
and P. A 's  are not in receipt of hill allowance. This is meant 
chiefly for subordinate Government servants.

As regards Grow*More-Food Campaign, doubt has been expressed 
in certain quarters as to whether it has actually resulted in increased 
food production. Well, Sir, if this is not so, how has the Government 
been able to procure a larger quantity of food grains ? If the Govern
ment has been able to procure more, it means that more food was 
produced by the people of this province.

As I have already stated some people expect the Government 
to do everything for them, though here even they will agree with me 
that the Government cannot manufacture food. If its production 
will increase, it will be through the efforts of the people themselves. 
We are beholden for this increase in production of food to those 
hardy peasants who undeterred and undismayed by the damage caused 
by floods, devoted themselves whole-heartedly to the cultivation of 
Rabi crops, even though they had no house to live in and no clothes 
to protect themselves from cold after the floods had washed away all 
their belongings.

In regard to grow-more-food I may give the hon. Members a 
summary of the results achieved in Kharif 1949 and Rabi 1950 which

are as follows :

IRRIGATION DEPARTMENT SCHEMES. ADDITIONAL
PRODUCTIONS IN 

TONS.

Shah Nahr. 2,571

Raising Banks of Canals. 21,429

Damdam Storage. 193

Irrigation schemes initialed by Deputy 
Commissioners. 2,077
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TUB EWELLS.

(I) Agriculture Department. 2,280

(II) Private. 1,513

Reclamation and Mechanical Cultivation. 1,927

Percolation Wells. 7,338

MANUFACTURE OF COMPOST.
(i) ViTages. 9,983

(ii) Committees. 135
FERTILIZERS.

(i) Green Manuring. 1,643

(ii) Ammonium Sulphate. 5,746

Total. 56,855 tons.

So we could produce 56,855 tons of more food by virtue of our 
different schemes. In order to finance the grow-more food campaign 
we have started two kinds of schemes, namely the grants-in-aid 
schemes and the loan schemes. Here is the budget for these schemes 
for 1950-51.

Grant-in-aid Schemes for 1950-57
Provision by F. D.

Name of the Scheme. for 1950-51.

Irrigation—XVII Rs.

1. Raising Banks of channels and providing
temporary shoots for irrigation ... 14,00,000

18—Irrigation

2. Development of Irrigation in Gurgaon)
District |

3. Repairs of Kuhls in Kulu and Kangra Y 7,51,040
Valleys |

4. Kasim Khera Minor J
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40—Agriculture

6. Destruction of Jackals

7. Publicity (Agriculture Department)

8. Sinking of percolation wells

9. Staff for Manufacture of Compost

10. Grant of subsidy to cultivators on loans and
advances for sinking of wells

11. Palm Gur Development

25—General Administration

12. Domestication of wild cows

13. Destruction of Monkeys

14. Additional District and Financial Commis
sioners office staff

15. Advances to Deputy Commissioners for
local funds etc.,

\

57—Miscellaneous

16. Publicity

10—Forests

17. Anti-erosion and soil conservation

*

Co-operation
*•

^  18. Anti-erosion and Cho reclamation

(4) 77

50.000 

14,730

2,31,150

47,460

9,97,310

23,940

35,010

1,35,500

4,45,900

5,00,000

35.000

3,92,640

42,530

Total 51,63,410
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LOANS SCHEMES FOR 1950-51.

Name of Scheme Provision by F. D.
for 1950-51.

Agriculture Rs.

1 . . Loans to M. C’s. for compost 2,08,790

2. Land reclamation and mechanical cultiva
tion 34,13,200

3. Sinking of Tubewells 18,31,980

4. Sinking of percolation wells 20,00,000

5. Purchase of Jeeps 15,000

Irrigation scheme

6 . Extension of New Disty for KasurJ 
Branch |

Extension of Irrigation to Barani areas j 
in Amritsar* District |

7.

8 . Extending irrigation in New Areas on 
Eastern Canal

9. Shah Nahr

10. Kiran Nallah * 19,66,550

11 . Talu and Bhiwani Khera Extension

12. Reclamation in Karnal District

13. Direction and pensionary charges in 
respect of scheme Nos. 6 to 12 above

14. Extension of irrigation in Amritsar and 
Gurdaspur Districts J

15. Jagadhri tubewell scheme 10,00,000

16. Tubewell electrification (Panipat-Jagadhri) 2,17,300

Total 1,06,52,820
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It may here be noted that a sum of Rs- 17,00,000 has been 
asked for from the Government of India for expenditure up to the 30th 
of June 1951 on the following schemes : —

Lining of Bhiwani Distributary — 5 lakhs.

Construction of 60 tube wells in Nanak 
and Radaur areas — 12 lakhs.

Now I would read out the budget estimates of this Government 
for this year, 1951-52, in connection with the loans scheme.

Agriculture Department—71—Capital Outlay on Schemes of Agricultural
Improvement and Research.

Rs.

1. Land Reclamation and Mechanical
cultivation — — 35,00,000

2. Sinking of tube-wells — — 5,84,000

3. Sinking of surface percolation wells — 28,00,000

4. Purchase of Jeeps — -— '49,000

Electricity Department,

5. Tube-well electrification (Panipat and 

Jagadhri) — — — 7,85,000

Irrigation -68—Irrigation Capital Outlay on Irrigation works.

6. Excavation of New Disty. for Kasur 
Branch — — — 4,65,000

7. Extension of Irrigation to Barani areas in 
Amritsar District — — 30,000

8. Extending Irrigation on new areas on 
Eastern Canal — — — 2,06,000

9. Shah Nallah — — — 7 ,00,000

10. Kir an Nall ah 17,66,000



(4) 80 Punjab Legislative Assembly [7th March, 1951

[Chief Minister]

11. Talu and Bhiwani Khera Extensions — 35,000

12. Extension of Irrigation to arid areas in
Jandiala and Gurdaspur Division — 10,00,000

13. Construction of 2-L Minor of Sutlej
Navigation Channels — — 3,50,000

14. Reclamation of Thur areas — — 2,39,000

15. Extension of Bhiwani Disty. R. D. 
65,200 to 2,27,776 and lining from 
R. D. 65,200 to 2,27,776 — — 6,50,000

16. Extension of Jasrana Minor— — 1 ,20,000

17. Extension of Irrigation to villages Dubai 
Dham, Majra, etc., by extending Bakrab 
Minor of Jhajjar Disty. — — 3,30,000

18. Extension of Irrigation to Harita and 
.other villages on Patwar Disty. of Hansi 
Branch — -— — 1,00,000

19. Increasing capacity of channels and 
running excess discharge in channels of 
Ferozepore — — —

20. Tube-well Project of Irrigation Depart

2,70,000

ment — — — 60,00,000

Total of Loans scheme — 1.99,79,000

Total inclusive of grants-in-aid — 2,47,92,042

Sir, I am to inform the hon. Members that we have grown not

only more food but we have also grown more and an excellent quality 
of new cotton which brings very go )d price.
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Now a few words about the locusts. Whatever steps we have 
b en taking for the destruction of this winged plague is patent to every 
one. My hon. Friend Sardar A jit Singh has asked for some time to 
enable the House to discuss this particular matter and I have promised 
that as desired by him l shall as soon as possible do the needful. I 
shall certainly do my best to find time for this purpose. But hon. 
Members are aware that we have been doing our level best to end this 
menace and the result is that so far as Hoshiarpur is concerned it has 
been cleared of locusts though unfortunately large quantities of eggs are 
lying in the fields which would give rise to hoppers and trenches will 
have to be dug to bring about their destruction. As for killing the 
locusts in the air I am to inform the House that the Government of 
India wrote to the Ameri an Government in this connection and it is 
gathered that the methods used in America for killing locusts cannot be 
employed in India as the American locust flies in a peculiar manner. 
And then we do not have the right type of aeroplanes for this purpose. 
Of course, steps are being taken to get the desired type of planes from 
the United Kingdom.

As for the dusting method is concerned, it can only be used for 
killing the hoppers If it is used for killing the locusts in the air 
through the agency of the aeroplanes the dense population of District 
Ju llundur and Hoshiarpur is bound to suffer a good deal. This is the 
opinion of the experts.

Sardar Dalip Sing Kang : It does not kill even the wild birds in
the air.

Chief Minister : I shall give the necessary literature to the hont
Member and he can read it for himself,

I may say a few words in regard to the relief which is to be given 
to the affected people. The Government has made this thing clear that 
if the cooperative societies or some private bodies undertake to purchase 
fodder for distribution, the Government will surely help them by fixing 
its prices etc. But the Government does not like the idea of distribu
ting fodoer itself as it has had a very bad experience in this connection 
in the past. I repeat that ail possible help will be given to all persons 
who wish to purchase fodder. But we do not favour the idea of giving 
taccavi in the form of money as a person in straitened circumstances is 
likely to misuse it. We will surely have no hesitation in giving taccavi 
in the form of commodity.
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So far as the question of food is concerned, the demand for it 

always exists. There is no doubt that our food crop has been 
damaged to some extent but if we have good rains, not only will 
there be no shortage of food in this State, but we shall be able to 
export to other deficit areas also.

Another thing to which I wish to refer is the remission of land 
revenue. Generally, girdawri is done on collective basis. The amount 
of total loss is estimated and remission is granted on its basis. We 
have ordered that the estimate ol loss be made fieldwise so that 
necessary action might be taken in the matter.

Then, Sir, I wish to refer to Ludhiana Maternity Hospital. It is 
true that I am Chairman of its Board of Governors. I have held that
position since long and was the President of the Board at L ihore also. 
Among others publicmen like Goswami Ganesh Dutt ji, Laia Jagat 
Narain ji and Lala Thakar Das ji Kapur, who has spent almost the 
whole of his life in national service, are also on this Board. Dr. B. L. 
Kapur started this hospital but later on he constituted a charitable 
trust,to manage it. It was our agreement with him that so long as 
he served this hospital in honorary capacity, he would be its Superin
tendent. This hospital has been functioning with the aid of public 
charity. It had a premises of its own at Lahore. I wish to read out
from the letter which Dr. Kapur wrote to Shri Bhirn Sen Sachar, 
who was at that time the Premier of the Province. The letter which 
is dated 23rd July, 1949, reads thus.

It was kind of you to give me your valuable time when I came to have 
an interview with you at Simla. We look forward to your visit to 
our Hospital when you come to Ludhiana next. I am sure you 
will be able to form an idea of the work that the hospital is doing 
in rendering medical aid in the sphere of Gynaecology and 
Obsterics.

We had started the land acquisition problem in Lahore and we had 
got it under your Ministership and we are only happy that no 
construction had started otherwise that money had gone wa«te. 
Now again we are facing the same problem and hope that we would 
meet success in your Premiership.

After the partition the hospital was raided and we had nowhere to go 
to. The Arya Medical School people gave us their kind patronage 
and encouraged us in starting this institution. During this period 
as you see from the attached repoit for 1948, we have trained 

medical students in Midwifery and Gynaecology,. Nurse dais and
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Dais and have served the abducted women, the refugees and the 

poor f om the whole of the East Punjab.

I again request you to pay a visit to the institution.

The immediate need of the hospital is a modern building. That can 
be had only if ycu give us the land.

On this letter, the then Premier made the following remarks on 
the 1st August, 1949 :—

Will H. M. F. kindlv look into the needs of the hospital.

I was at that time incharge of Medical portfolio. I wish to 
read from another letter written by Shri Bhim Sen Sachar to Colonel 
J. R. Kochhar, Jamshedpur, who is also connected with this hospital. 
This letter is dated the 19th August, 1949 and reads thus :—

Thank you for your letter of the 14th instant enclosing Kapur’s letter 
to you. Kapur met me when he was here the other day. .1 had 
also agreed to visit his hospital at the time of my visit to Ludhiana 
which I had to give up because of my recent illness^(this should not 
worry you at a ll; I am better now) I shall look into the question 
of acquisition of land for the hospital, 
with best regards.

It is said that I have given a large piece oftland to this hospital 
and it will become someone’s private property. I wish to submit 
that I was ordered by the Premier to take steps for the acquisition of 
land for the use of this hospital. A particular plot of land was asked 
for, but it was not given because the Government wanted to construct 
a market on it. About the land which has now been given, it has 
been said that it was used by the Ram Lila Committee. Can anybody 
believe that a man like Goswami Ganesh Dutt ji would do anything 
against the Ram Lila Committee ? It is said that Roshani fair used 
to be held on this land. With the help of some persons, it has been 
stated over the West Pakistan Radio Station that if this land is given 
to the hospital authorities, the Government of that State would treat 
the lands of Nankana sahib Gurdwara in the same way. How is it 
possible ? In this case the land belongs to the Government. When 
our hon. Prime Minister went to Ludhiana, it took lull one ween to 
get this land cleared for holding a public meeting. Ram Lila is held 
on this plot for not more than ten days in a year. For the rest of 
the year it is always lying unused in a very dirty condition. The 
question of disposal of this land arose before the partition also. At



[4) 84 Punjab Legislative Assembly [7th March, 1951

[Chief Minister]
that time it was proposed to sell it. We have not sold this land. 
As it was not leing put to any use the Government has not encroached 
upon even the equitable rights of any person. The land h ŝ been 
given on lease. It is not correct to say that it has been 
sold for twenty five lakhs of rupees. Mjj hon. Friend knows the 
manner in which Government administration is carried on. During 
his Premiership, he might not have consulted th  ̂ Finance Department 
on some occasions, but I have always consulted them in matters 
involving finance. There is a regular note of the tdnance Department** 
and a thoroug h enquiry was made about the price of the land It 
was estimated at ten thousand rupees per acre and it has been leased 
out for ten years at one hundred rupees per annum per acre. As 
usual, there is a clause in the agreement for lease that if the land is 
not brought under use for the purpose for which it had been leased, 
the Government will have the right to take it back without payment 
of any compensation. During the Mutiny of 1857 the houses situated 
at this spot were demolished. On receipt of hon. Shri Bhim Sen 
Sachar’s letter I asked for reports of Deputy Commissioner and 
Superintendent Police, Lud* iana. As my hon. Friend has addressed 
the Prime Minister of India and the President of Indian National 
Congress on this subnet, he will come to know about the reply which 
we are sending to them. ft is said that shortly I am going to be 
removed from the Chief Ministership of this State and that I have 
given this land to the hospital so that I might go and start my work 
in it. I beg to submit, Sir, that I gave up practice in 1935. I also 
gave up service long ago. If necessay, with the grace of God, I shall 
be able to earn my livelihood by putting in hard work. If God
wills it otherwise, I cannot live even for one day. It is therefore
^ot correct to say that I have given this plot of land to the hospital 
because I am President of its Board of Governors. My hon Friend 
is a lawyer and he knows that a charitable trust is meant for the
benefit of its beneficiaries. Nobody can use it for his personal gain. 
All the Governors of the hospital are doing this work honoranly. 
Even if anybo y does private practice, he has to give one
third of the income to the charitable institution. When it is 
said that it is done for personal interest, it is the height of 
ingratitude. I don't want to say anything in this case which is now 
sub-judice. An enquiry is being coducted into these happenings by a 
magistrate. I don’t want to prejudice it by saying anything just 
now in this connection. My Friend is a big man ; he can say what
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he likes. I can’t say anyting regarding the case which is sub-judice. 
He writes to me :—

1. Leasse in favour of the Ludhiana Maternity Hospital should be 

cancelled so that the open space is not diverted from the uses to 
which it has been put from times immemorial.

Note.— There is no objection to the Ludhiana Maternity Hospital 
having its own building on any other suitable site.

How can he have any objection, I don’t know why he has 
written these words. He further writes : —

Government may help the hospital in acquiring for it the requisite 

piece of land. Besides, the land in question which is estimated 
to cost at least rupees 25 lakhs, is too precious to be made a 

present of to a private institution which is, perhaps, not a properly 
registered body.

My learned Friend is a big man ; he does not take into cosidera- 
tion sums less than lakhs and thousands of rupeees. He says that 
body is not even a registered body. If it is not registered, how could 
it be given the land. Then, Sir, it was said that the Deputy 
Commissioner was a nice man when he was appointed by the hon. 
Member ; but now he has misbehaved. Similarly it was said that he 

would have dismissed the Superintendent of Police for his misbehaviour. 
All that I can say is that it is not proper to say arbitrarily against 
anybody such things. Then Sir, I have been asked to withdraw 
cases against people in this connection. How c^n such a thing be 
done in view of the fact that the bricks and other building material 
was stolen from the site of the hospital. Cases can be withdrawn 
only by those persons who made the complainfe If the Deputy 
Commissioner cannot do that, no Minister can do that now/ They can 
be withdrawn only by the Cabinet. Further on the hon. Member 
writes to me :—

Deputy Commissioner, Ludhiana should cease to be the Chairman of 
the Advisory Committee of the Ludhiana Maternity Hospital 
especially when the Chief Minister, Dr. Gopi Chand Bhargava, is so 
actively associated with ths management of the hospital.

6. The Chief Minister, Dr. Gopi Chand Bhargava, should withdraw 
his directions to the Deputy Commissioner Ludhiana to collect funds 
for the Ludhiana M aternity Hospital and Government servants 
should not be used for collecting funds from the public.
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Mr. Speaker: Now I will put each amendment separately
to the vote of the House. Hoes any hon. Member wish to withdraw 
his amendment ?

y Mehta Ranbir Singh : Sir, amendment No. 1 stands in my name
I but I was neither given an opportunity to move it nor to make a 

speech

Mr. Speaker : It was not necessary to move it separately
because at the very beginning I had held that all the amendments can 
be taken to have been moved and the hon. Members taking part 
in the debate could speak on the main motion as well as on the
amendments.

Mehta Ranbir Singh : I never delegated powers to any Member
to move the amendment on my behalf.

Mr. Speaker: Perhaps the hon. Member does not know the
rules. The Chair has certain powers under the rules and in exercise 
of such powers I held that all the amendments could be taken to be 
before the House without having been moved by the Members 
individually.

Mehta Ranbir Singh : Sir, I protest.

Mr. Speaker : The following Members have expressed their
desire to withdraw the amendments standing against their names :—

Shri Amar Nath Vidyalankar.

Shri Bhim Sen Sachar.

Shri Prabodh Chandra.

Sardar A jit Singh.

Sardar Kabul Singh.

Is it the pleasure of the House that the amendments standing 
against the namss of these Members be withdrawn ?

Hon. Members : Yes.

The amendments were, by leave5 withdrawn.
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Mr. Speaker : Question is :

That at the end of the motion the following be added :— 

but regret to note that

(a) there is no mention even of the fast deterioration in the 
economic conditions of the State and

(b) no assurance has been given to the people to provide them

protection against the corruption and unconstitutional acts 
of the high-ups in the Government of the Stata.

The motion was lost.

Mr. Speaker Question is :

That at the end of the motion the following be added 

but regret that

(a) nothing substantial has been done or proposed to be done for 
the land reform ;

(b) nothing has been done or proposed to be done to better the 
conditions of low paid and subordinate Services.

The motion was lost.

Mr. Speaker : Question is :

That at the end of the motion the following be added :—  

but regret that

(a) nothing has been done or proposed to be done to clear the  
administration of inefficiency and corruption ;

(b) nothing has been done or proposed to be done to upkeep the 
secular character of the State Government and to win confid
ence of the minority communities.

The motion was lost.

Mr. Speaker : Question is :

That a Uhe end of the motion the following be added

but regret that waste land operations in the State have not been 

satisfactorily carried out.

The motion was lost.
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Mr. Speaker : Question is :

That at the end of the motion the following be ad d e d :..

but regret that no mention has been made in the Address relating to the 
welfare of women in the State.

7he motion was lost.

Mr. Speaker : Question is :

That at the end of the motion the following be a d d e d :.. 

but regret to note that

Nothing has been said in the Address about the unwisely action of the 

Government in arresting Master Tara S ’ngh and other workers of 
Shromani Akali Dal with which action of the Government the 
Sikhs living in the State have started feeling, sense of insecurity 
against their rights to live in free India.

The motion was lost.

Mr. Speaker : Question is :

That the members of this House assembled in this session are deeply 
grateful to His Excellency the Governor for the A d  ires s which he 
has been pleased to deliver to the House.

The motion was carried.

The Assembly then adjourned till 2pm  on Thursday 8th March,
7951.

1
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Punjab Legislative Assembly

THIRD SESSION OP THE FIRST PUNJAB LEGISLATIVE ASSEMBLY

Thursday, 8th March, 1951.

The Assembly met in the Assembly Chamber, Simla, at 2 p.m. of the clock t 
Mr. Speaker ( I  he Hon. Sardar Kapoor Singh) in the chair.

STARRED QUESTIONS AND ANSWERS.

REVERSION OF SHRI RAM CHANDRA.

*2774. Chaudhri Sundar Singh: Will the hon. Minister for 
Rehabilitation be pleaded to state:—

(a) whether it is a fact that Shri Ram Chandra the only Hari- 
jan patwan working in the Deputy Commissioner’s office, 
Gurgaon continuously for the last seven years has been 
reverted; if so, on what grounds ;

(b) whether he was afforded a reasonable opportunity to 
explain his position as required vide Rule 311 (2) XIV of 
Constitution of India ?

The hon. Sardar Ishar Singh Mujhail:
fa) Yes. For unsatisfactory work and for his being an unwilling 

worker.

(b) No. He was a Temporary clerk only. He was neither dis
missed nor removed nor reduced in rank but was posted as
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[Mini ter for Rehabitation]
patwari, his original substantive post As such provisions 
contained in article 311 (2) Part XIV of the Constitution of 
India do not apply in his case.

TRAVELLING ALLOWANCE DRAWN BY HON.
MINISTERS.

*2354. Chaudhri Sundar Singh ; Win the hon Chief Minister be 
pleased to state;

(a) the amount of Travelling Allowance drawn by each of the 
hon. Ministers during the period 15th October, 1949 
to 31st March, 1950 and from 1st April, 1950 to 15th 
February, 1951 separately ;

(b) the total number of miles travelled by each of the hon. 
Ministers during the periods relerred to above;

(c) the total amount of daily allowance drawn by each 
Minister during the above mentioned periods ;

(dj the Travelling Allowance drawn by the hon. Minister 
for Labour and the hon. Minister for Public Works for their 
visit to Gurgaon on 31 1-51 ?

The hon. Dr. Gopi Chand Bhargava :

(a), (b), (c), and (d ! : —

A statement is laid on the table, f

Chaudhri Sundar Singh : Did the hon. Minister for Labour and
and the hon. Minister for Public Works draw travelling allowance for 
going to Delhi ?

Chief Minister : I require notice for this question.

Shri Prabodh Chandra : Do the Ministers draw travelling allow
ance for journeys undertaken by them in connection with official busi
ness or they charge even for private journeys ?

+Kept in the Library
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Chief Minister: Travelling allowance is drawn for journeys
undertaken in connection with official business.

Shri Prabodh Chandra : Is it not a fact that the two Ministers
who took the asiies of the late Dr. Lehna Singh to Hardwar charged 
travelling allowance for this journey?

Chief Minister: I require notice of this question as I have not
got files of all the cases with me

Shri Prabodh Chandra : Did the hon. Ministers draw travelling
allowance for going to Nasik for attending the Congress sesssion held 
there ?

Chief Minister : The information asked for in the main question
has been supp ied. This question has nothing to do with that.

Shri Prabodh Chandra : I wish to know whether the travelling
allowance mentioned in the reply relates to journeys undertaken for 
official business or it includes some private journeys also ?

Chief Minister: I have already replied to this question.

DACOITIES IN AMBALA DISTRICT.r

*2889. Shri Rattan Singh Tabib : Will the hon. Chief Minister
be pleased to state :—

(a) the total number of dacoities committed in the Ambala 
District, Police Station wise from 1.1.50 to date;

(b) the special measures adopted by the Police to check the 
re-ocurrence of such cases in future;

(c) the number of dacoities traced by the Police station wise
in Ambala District during the period mentioned in part 
(a) above along with the number of those untraced and 

the reasons therefor;

(d) the number of traced dacoities in which the culprits have 
been convicted by the law courts together with the 
number of such cases where the accused were acquitted 
by the court ?
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The hon. Dr. Gopi Chand Bhargava.
(a-d) A statement is laid an the table, f

MURDER CASES IN AMBALA DISTRICT.

*2890. Shri Raitan Singh Tabib: Will the ban. Chief Minister be
pleased to state :—

(a) the number of cas s in which the Police were accused of 
having beaten people to death and thrown their dead 
bodies into wells, tanks, rivers etc. in the Ambala District 
Police station-wise from 1.1.50 to date;

(b) the number of such cases sent up for trial in law courts 
together with the number of those dealt with department 
tally and the result thereof ?

The hon. Dr. Gopi Chand Bhargava:

(a) P. s. Chamkaur — 1
P. S. Rupar - 1

P. S Chandigarh — 2
P. S. Jagadhri — 1
P. S. Mubarikpur — 1
P. S. Sadhaura — 1

7

b̂) No case was sent up for triai in Law Courts.
One case was registered U/S 302 but on investigation the 
Inquiring Officer came to the conclusion that the deceased 
drowned himself by jumping into a well. The D. M. 
concurred with the inquiring officer and got the case 
cancelled. In another case the magisterial report is still 
awaited.

EMBEZZLEMENT IN AMRITSAR MUNICIPALITY.

*2610. Shri Amar Nath Vidyalankar ; Will the hon. Minister for 
r ublic Works be pleased to state : —

|Kept in the Library
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(a) the date when the case with regard to an alleged 
embezzlement of certain municipal funds and loss of files 
etc. in the Amritsar Municipality was first reported to
the Governmen t;

(b) the date on which the matter was handed over to the 
C.I.D.;

(c) the date on which the matter was taken out of the C.I.D. 
hands and handed over to the ordinary police for investi
gation;

(d) whether the Investigating Agency of the police has sub
mitted any report; it so, the date on which the report was 
submitted ;

(e) if the answer to part (d) above be in the negative, the 
reasons for delay in the investigation ;

(f) the action Government proppse to take on this report ?

Parliamentary Secretary (Shri Dev Raj Sethi) :
(a) 2nd September 1949.
(b) 15th December 1949.
(c) 20th January 1950.
(d) Yes, on the 22 nd September 1950.

(e) Does not arise.
(f) It will not be in public interest to disclose the action being 

taken by Government.

Shri Amar Nath Vidyalankar : May I know why no action was
taken for five months?

Parliamentary Secretary : Action was taken during this period.

Shri Amar Nath Vidyalankar : The dates given by the Parliamen
tary Secretary show that no action was taken for five months. I wish 
to know the reason of this delay.

Parliamentary Secretary : The report was received on the 2nd 
September and the matter was sent to the Criminal Investigation 
Department for enquiry. There has been no delay in this matter.

Shri Amar Nath Vidyalankar : What is the cause of first sending
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[Shri Amar Nath Vidyalankar].
the case to the C. I. D. and then passing it on to the police from whom 
it h ls again been sent to the C.I.D,

Minister ; This was done on account of administrative reasons.

Shri Prabodh Chandra : May I know the meaning of the term
‘administrative reasons’ ?t

Minister: We have not opened a school here for educating
people.

Shri Prabodh Chandra May I know if the reply given by the 
' hon. Minister is relevant and is not an insinuation ?

Mr. Speaker : I would like answers to questions to be given in
a manner which may be Considered proper.

Pandit Faqir Chand: Why has no action been taken by the Govern
ment when the police has submitted its complete report on the case ?

Parliamentary Secretary : Action is being taken. Cases have
been instituted against some while in the case of others departmental 
enquiries are being made.

Pandit Faqir Chand : Has any action been taken in the case
regarding embezzlement ? At what stage has the enquiry reached in 
this case ?

V
Parliamentary Secretary : I require notice for this question.

Pandit Faqir Chahd: When the police has already submitted
' report regarding the case of embezzlement, when does the Government 

propose to lodge regular prosecution ? What steps does the Govern
ment propose to take in this matter ?

Minister : The Government proposes to take necessary action
against the defaulter.

Pandit Faqir Chand : It is more than three months when the
police submitted its report. What action has the Government taken 
so far on the basis of that report ?

Minister: The hon. Member L giving information instead ov
asking for it.
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Pandit Faqir Chand : What has the Government done during the
past three months ?

Minister : The hon. Member has been informed about the
action already taken by the Government. Necessary action will be 
taken in the matter.

Pandit Faqir Chand : I wish to know if the report submitted by
the police has been filed.

Minister : The hon. Member has been supplied complete
information.

Shri Amar Nath Vidyalankar : May I know if this is the same
case in which a dye worth Rs. 250 was supplied for Rs. 2500> a 
wrench worth Rs. 7/- was supplied for Rs. 25/-, a rubber washer worth 
one anna was supplied for Rs. 10/- and Rs. 1700/- were charged for a 
carriage worth Rs. 700/- ? Is it also a fact that the relevant files 
containing the above information in a form likely to implicate certain 
employees of the Municipality suddenly disappeared ? Is it a fact 
that the necessity of searching the premises of the contractor concerned 
and certain others, had been repeatedly impressed upon the
Government by many public men but nothing has been done in 
this respect ?

Minister : I require notice for this question.

Shri Amar Nath Vidyalankar : May I know if the matter under
discussion relates to the case which I have just now 
mentioned ?

Minister : Yes, it is the same case.

Shri Amar Nath Vidyalankar : The hon Minister just now said
that the Government is taking necessary action. I want to know if it 
was brought to the notice of the Government that the premises of the
contractor concerned and certain other suspects should be searched ; 
if so, what action was taken in this regard ?

Minister : It is not in public interest to disclose the details of
this case.
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ShriAmar Nath Vidyalantar : May I know if the Government
is aware of the fact that this case has been hanging fire for a 
year and there is a feeling in the public that the Government wants 
to hush it up ?

Mr. Speaker : That is an expression of opinion.

Shri Ram Sharma : The hon. Minister has stated that the matter
is at a stage when it is not in public interest to disclose the details. 
May I know that stage ?

Minister : Cnses are pending against a number of people and
departmental action is being taken against others.

f -

Shri Ram Sharma : Is it a fact that the report of the Police 
which conducted the enquiry into, the case has already reached the 
Government and the necessary action is now to be’taken on it by the 
Government ?

Minister : Some of the cases are sub-judice and in some
departmental action is being taken.

HOLDING OF ELECTIONS TO LOCAL BODIES IN THE STATE.

*2630. Shri Virendra : Will the hon. Minister for Public works
be pleased to state :—

(a) the year when the elections to the local bodies (District 
Boards and Municipal Committees) were held last in 
the various districts of the state ;

(b) when the Government propose to hold elections to these 
bodies next ?

The hon Captain Ran jit Singh :
(a) A statement is placed on the table f
(b) The question is under the consideration of Governments

Shri Virendra : May I know if the Government is prepared to
hold elections to certain local bodies, elections to which were held as 
for back as 1936 ?

|Kept in the Library
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Minister : Government intends to hold elections to all the local
bodies. They will be held on the same electoral rolls which are being 
printed for the general elections. As soon as these electoral rolls 
are printed, the elections to the local bodies will be taken 
in hand.

Shri Virendra : Will they be held before or after the general
elections ?

Minister : It will be tried to hold them before the general 
elections.

Shri Virendra : May I know how much time will be taken
before the elections to these bodies are held ?

Minister : The electoral rolls will be ready in July next and the
elections will be held probably in September or October next.

Shri Ram Sharma : May I know if all the requirements of the
rules and regulations reg irding the holding of elections will be met in 
a small period of two months ?

Minister : Yes, they can be met.

Shri Virendra : May I know if the elections will be held to all
the local bodies such as Municipal Committees, District Boards etc. ?

Minister : Elections to all the local bodies will be held.

DEPUTATION ABROAD TO SECURE EXPERTS.

*2683. Shrimati Sita Devi : Will the hon. Chief Minister be
pleased to state : —

(a) the number and names of the officers who were deputed 
to visit Europe and America for securing the services of 
experts for the construction of the New Capital at 
Chandigarh ;

(b) the total amount of money spent by them on this tour ?
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The hon. Dr. Gopi Chand Bhargava.

(a) Two : Shri P. N. Thapar, I.C.S., Financial Commissioner,
Relief and Rehabilitation and Administrator, 
Capital Project and Shri P. L. Varma, Chief 
Engineer, Capital Project.

They visited IL K. and other European countries and did 
not go to America.

(b) The High Commissioner, for India in L >ndon has not 
yet intimated the expenditure incurred on tour. The 
estimate of the expenditure amounted to Rs. *6,000 
excluding salaries of the Officers which would have been 
paid in any case.

Shri Ram Sharma : May I know the reasons which led the
Government to send its representatives abroad to select the experts in 
view of the fact that our High Commissioners abroad could have done 
this job ?

Mr. Speaker: I think this matter was decided by the
Assembly.

Shri Ram Sharma : May I know if any resolution was passed od
this subject by the House ?

Chief Minister : I would refer the hon- Member to the proceedings
of the Assembly on the subject.

SELECT ION OF THE ARCHITECTS FOR THE NEW CAPITAL.

*2692. Shri Prabodh Chandra : Will the hon. Chief Minister oe
pleased to state :

[s.) the expenses incurred by the Government on the committee 
which went abroad to select architects for the construction 
of the New Capital at Chandigarh ;

(b) the technical qualifications of the persons who went abroad! 
to make the selection ;
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(c) the number of technicians engaged in this connection together 
with their salaries ?

The hon. Dr. Gopi Chand Bhargava :

(a) the High Commissioner for India, London, has not yet
intimated the expenditure incurred on the two Officers 
delegation which visited Europe. The estimate of the 
expenditure amounted to Rs. 16,000/- excluding 
salaries.

(b) one is Financial Commissioner, Relief and Rehabilitation and
Administrator, Capital Project and the other is Chief
Engineer, Punjab, Capital Project. The former has no 
technical qualifications the latter is a qualified Civil 
Engineer.

(c) Four :

(i) Architectural Advisor to Government, Punjab, £ 2,000/- 
per annum as he norarium plus £ 30/- a day as daily 
allowances for his stay in India subject to a maximum of 
£ 4,^00/- inclusive of honorarium.

(ii) Two senior Architects at £ 3,000/- each per year.

(iii) One Senior Architect at £ 1,800/ a year.

Shri Praboh Chandra : May I know for what purpose these two
gentlemen went to England ? (Laughter)

Chief Minister : They went to recruit officers and the Assembly
permitted that.

Shri Parbodh Chandra : The hon. Chief Minister has said that
they went to Europe to appoint technical persons. May I know why 
Mr. P. N. Thapar who is not an engineer, was sent to make these 
appointments ?

Chief Minister : I may inform my learned Friend that the
deputation sent for the Bhakra and Nangal Projects, comprised the 
Chief Engineer and also the Chairman so that the terms might be 
settled on the spot. The Chief Engineer went to see that the experts 
appointed should possess requisite qualilications and the Chairman
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went to settle the terms of appointment. It was necessary that both 
should go.

Shri Prabodh Chandra : May I know if these terms could not be
settled by sending a cable ? That would have saved thousands of 
rupees.

Chief Minister : It could not be done by sending a cable.

Shri Prabodh Chandra : May I know if the Government of
India was consulted before sending these two three officers abroad?

Chief Minister : They went with the permission of the Govern
ment of India.

. ; - > -
Shri Prabodh Chandra : May I know if the Goven ment of India

objected to the sending of Mr. P. N. lhapar and Mr. Verma ?

Chief Minister : No.

Shri Ram Sharma : May I konw if all the powers of the Public
Service Commission were delegated to the Chairman who went abroad ?

Chief Minister ; I have told that the Chairman of the Public 
Service Commission did not go.

Shri Prabodh Chandra : The matter concerning the selection of
Architects etc. can be understood by technically qualified persons. 
May I know in what respects the Government considered the selection f 
of an administrative head for the job justified ?

Mr. Speaker : It has already been replied to.

Chaudhri Suraj M ai: Was it not possible for one delegation
which had gone in connection with Bhakra Dam to deal also with 
Chandigarh Scheme ?

Chief Minister ; No.

ARCHITECTS FOR THE NEW CAPITAL AT CHANDIGARH.

*2693. Shri Prabodh Chandra : Will the hon. Chief Minister
be pleased to state whether the Government of India was consulted
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by the Punjab Government before sending abroad delegation for the 
selection of architects for the construction of New Capital at Chandi
garh ; if so, what was the advice given by the Government of India ?

The hon. Dr. Gopi Chand Bhargava :

(a) Yes.

(b) The Government of India agreed to the delegation proceed
ing abroad.

Shri Prabodh Chandra : Can the hon. Chief Minister place
before the House the correspondence which passed between the State 
Government and the Government of India on this matter ?

Chief Minister : Such correspondence is always confidential.

Shri Prjbadh Chandra : Is it not a fact that Government of
India advised our State Government to recruit such architects within 
India itself

Chief Minister : It is not correct.

Shri Prabodh Chandra : Is it not a fact that the Chief Engineer
of our State drew the attention of the Government to the fact that 
such technical men could be recruited in India ?

Chief Minister : The type of architects that we require for
Chandigarh are not available here, that is why we had to select them 
from abroad.

ALLOTMENT OF PLOTS AT THE NEW CAPITAL SITE.

*2694. Shri Prabodh Chandra : Will the hon. Chief Minister be
pleased to state :—

(a) the total number of applications received so far by the 
Go/eminent for the purchase of plots at the new Capital 
site ;

(b) whether any allotment has been made so for ;

(c) the rules governing the allotment together with the name 
of authority which will allot ;

(d) whether any price has been fixed by the Government 
for each plot ?



The hon Dr. Gopi Chand Bhargava :

(a) Upto the end of January, 1951, 33,6 U applications for 
54,375 plots were received.

(b) No.

(c) and (d) The matter is under consideration.

Shri Prabodh Chandra : Will the hon. Chief Minister be pleased
to state whether any Sub Committee consisting of non officials will 
be constituted to make allotment of the plots in the new Capital to  
be canstructed at Chandigarh or whether the allotment will be made 
by officials ?

Chief Minister : This matter has not yet been cansidered by the
Government.

Shri Prabodh Chandra : When does the Government propose
cosidering it ?

Chief Minister : In May or Jnue, this year.

Sardar Swaran Singh : Are new applications for sites in the
Capital entertained even now ?

Chief Minuter : Yes.

ALLOTEMENT OF SITES IN THE NEW CAPITAL,

*2695. Shri Prabodh Chandra : Will the hon. Chief Minister be
pleased to state whether any preference will be given to the refugees 
from Lahore while alloting sites at the new Capital site ?

The hon. Dr. Gopi Chand Bhargava : The matter is under
consideration.

ACQUISITION OF LAND FOR THE NEW CAPITAL SITE 
AT CHANDIGARH.

*2697. Shri Prabodh C andra : Will the hon. Chief Minister be
pleased to state :

(a; th number of persons whose lands have been acquired 
so far by the Government for the New Capital at 
Chandigarh;

14 Punjab Legislative Assembly [8th ’'larch, 1951
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(b) the manner in which the above referred to persons have 
been compensated by Government?

The hon. Dr. Gopi Chand Bhargava :

(a) 715.

(b) In accordance with their wishes they will be given culti
vable lands in compensation of the same quality which 
they have left in V e Capital area. Cash compensation 
for houses , wells, trees, other structures and uncultivable 
land will be paid.

Shri Prabodh Chandra : Will the hon. Chief Minister be pleased
to state the date b j which the Government intends giving compensa
tion to the persons whose lands have been acquired ?

Chief Minister : The Government intends bringing in legislation
for the purpose of getting authority to give land for land because 
under the present laws the Government is not authorised to do so. 
When such an Act is passed by this House those persons whose lands 
have been acquiied will get compensation in land after assessment etc.

Shri Prabodh Chandra : May I know what releif is given in the
meanwhile or what the Government intends ?

Chief Minister : The relief that is to be provided to them is to
be by way of giving compensation for land, so the question of giving 
them land will arise when such an Act is passed by the House.

Chaudhri Suraj Mai : May I ask the hon. Chief Minister
where from they propose to give the lands-whether from Nazul lands 
or evacuee property ?

Chief Minister : There are no Nazul lands there. We
have acquiied evacuee property as well as some other property.

Shri Prabodh Chandra : Is it a fact that certain standing crops
have been cut down at the Capital site ?

ACQUIRING OF LANDS BY GOVERNMENT IN THE STATE.

*2892 Shri Rattan Singh Tabib : Will the hon. Minister for
Public Works be pleased to state :--

(a) the total area of land in acres so far acquired by the 
Government in the State since partition along with
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[Shri Rattan Singh Tabib]
location of such lands and tli e compensation paid in lieu 
there of ;

(b) whether there are any such acquired lands for which no- 
compensation has been paid so far if so , the location of 
I hese lands together with the dates on Ahich such lands 
were acquired ?

The hon. Captain Ranjit Singh :

(a) A total area of 44,24,914 acres of land has been acquired 
by the P. W. D , B and R. since partition.

The information regarding location of land and compensation 
paid in lieu thereof is given in the form of a statement 
attached as Appendix ‘ A ’ f

(b) The required information is given in the statement 
attached as Appendix ‘ B * |

CONSOLIDATION OF HOLDINGS IN ROHTAK DISTRICT

*2627. Chaudhri Badlu Ram: Will the hon Minister for
Revenue be pleased to give the details of work done in connection 
with the consolidation of holdings in the Rohtak district during 
1950-51, together with the amount of money spent thereon ?

Parliamentary Secretary (Thakar Beli Ram) :

The work is in progress since August last in 19 villages 
comprising an area of 22,862 acres and the total expenditure incurred 
upto 31st January 1951 is Rs. 11,778/K/-.

Shri Ram Sharma : May I know to what extent has the work
of consolidation in Rohtak District been carried out ?

Parliamentary Secretary : I have already stated that the work
is in progress.

JKept in the Library.
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Shri Ram Sharma : Sir, I want to know the speed of this
progress and the places where it has been undertaken and completed. 
Has the hon. Parliamentary Secretary any knowledge of it ?

Parliamentary Secretary : I have nothing to add to my previous
reply.

Shri Ram Sharma : May I know whether the scheme which is
said to be progressing is the same scheme which was undertaken 
previously ?

Parliamentary Secretary : I require fresh notice for that.

QUESTION NO. 2635.

Mr. Speaker : This question is postponed.

Shri Amar Nath Vidyalankar : Sir, if there is a question for 
which the Government has to collect some information, there seems to 
be some justification for postponing it. But this question relates 
to the policy of the Government.

Sardar Swarn Singh : This Government has no policy.

Mr. Speaker : It is better that a question is postponed because
it comes up again on the order paper.

Shri Virendra : Our experience is that once a question is
postponed, it is never replied.

Mr. Speaker : It appears on the list again.

Shri Virendra : It may appear but it is never replied.

Chaudhri Suraj Mai: Can we enquire from the Government the 
reasons for postponing a question.

Mr. Speaker : The hon. Member has got the remedy. It is
not for me to suggest it.

Shri Ram Sharma : I want to know why is the Government
hesitant to reply to this question ? Its reply is so obvious regarding
which the Government has already declared its policy both in public 
and in the Press.
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Mr. Speaker: That is the hon. Member’s view. It is not the
view of the Government.

Chief Minister : I may inform the hon. Member that the
institution of Zai'.dars no longer exists so that his question is irrelvant.

REPRESENTATION FROM THE MERCHANTS ASSOCIATION,
ROHTAK MANDI.

*2318. Shri Ram Sharma : Will the hon. Minister for
Rehabilitation be pleased to state :—

(a) whether any representation from the Merchants Association, 
Rohtak Mandi was made to the Government for the 
removal of restrictions on the export of Gur, Shakkar and 
Khandsari; if so, the result thereof ; ^

tb) whether he is aware of the fact that such a ban had been 
removed in Uttar Pradesh and Dehli States ;

The hon. Sardar Ishar Singh M ujhail:

(a) Yes It was decided that the ban on the export of gur, 
shakkar and khandsari etc. from the Punjab would 
continue for sometime more.

(b) Yes. the ban on the export of gur from the Punjab 
was also withdrawn with etfect from the 5th July, 1950.

OFFICE OF THE INSPECTOR, WEIGHTS AND MEASURES, ROHTAK.

*2319. Shri Ram Sharma : Will the hon. Minister for Rehabi
litation be pleased to state :—

■ va) the exact location of the office of the Inspector of weights 
and Measures in Rohtak Town and its distance from 
the centre of business ;

(b) whether the attention of the Government has been drawn 
to the fact that it should not be at such an in-convenient 
distance ?
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The hon. Sardar Ishar Singh Mujhail :

(a) The office of the Inspector of Weights and Measures, 
Rohtak Town is located in a central market place adjacent 
to Mandi Post Office.

(b) A representation was received from the Merchants’ Ass
ociation Mandi Rohtak against the proposed shifting of 
the office of the Inspector of Weights and Measures, Rohtak 
to the Model Town, Rohtak, with a view to the 
amalgamation of all subordinate offices of the Industries 
Department there, but the proposal was dropped.

WEIGHTS AND MEASURES.

* 2320 Shri Ram Sharma : Will the hon. Minister for Rehabili
tation be pleased to state whether the Government is aware of the fact 
that new weights and measures and stamping are subjects of great com
plaint by the business community ; if so, the action proposed to be taken 
thereon?

The hon. Sardar Ishar Singh M ujhail:

Yes. Some complaints were received from the business community 
regarding inaccuracy of new weights and measures and the stamping fee 
charged by Government. The complaints were given immediate atten
tion and faulty stamping of weights and measures was checked and 
stopped and the ceiling prices of weights complained of were reduced. A 
copy of the press communique issued in this connection is placed on 
the table.!

Shri Ram Sharma : Will the hon. Minister for Rehabilitation
kindly recollect that the Sarafa Association of Sarsa represented to 
him that the weights and measures supplied to them by the Govern
ment were faulty and that it demanded that the same should be set 
right? May I know what action has been taken by the Government in 
that regard ?

Minister : A complaint in this respect was received and it was
immediately attended to. The reply to the main question covers the 
action taken by the Government

jkept in the Library.
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Shri Ram Sharma : May I know the reply that has been given in
respect of that complaint ?

Minister: The main reply covers this point also.

Shri Ram Sharma : May I know whether the hon. Minister
remembers the reply that he gave to the Sarsa Sarafa Association ?

Sardar Swaran Singh : It is not a memorary test. (Laughter)

REGISTRATION OF COMPANIES IN THF STATE.

2657. Dr Sant Ram Seth : Will the hon. Minister for Rehabili
tation be pleased to state :—

(a) the total number of companies registered in the State 
from January, 1950 to January, 1951 together with 
their total capital ;

(b) the number of companies which went into liquidation 
during the above mentioned period—together with reasons 
in each case ;

(c) the period for which each such company functioned ;

(d) the percentage of refunded capital ?

The hon. Sardar Ishar Singh Mujhail

(a) 71. Authorised Capital Rs. 1,68,60,000
Subscribed Capital Rs. 11,14,100

(b) & (c) The Statement giving the necessary information
is laid on the table. J

Id) Not available as the first annual statement from the 
liquidators appointed in each case is not yet due.

FORFEITURE OF PART SECURITY OF A DEPOT-HOLDER
JULLUNDUR CITY.

J2681 Shrlmati Sita Dev] : Will the hon. Minister for Rehabilita- 
tation be pleased to state :—

j*Kept in the Library.
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(a) whether it is a fact that a sum of Rs 50/- was ordered to 
be forfeited bv authorisation No. W-27, dated Jullundur 
City, the -16th January, 1951 out of the security of Mr. 
Chuni Lai, a depot-holder of Jullundur City ;

(b) whether it is a fact that this fine was levied on the said 
depot-holder for issuing wheat of inferior quality ; if so, 
where the depot holder got that quality of wheat from ;

(c) whether it is also a fact that all the depot-holders 
take delivery of wheat from the Government stocks ;

(d) if the answer to part (c) above be in the affirmative, 
how was the responsibility for the issue of the inferior 
quality of wheat fixed on the said depot-holder ;

(e) whether the Government intend to refund the said fine to 
the above mentioned depot holder ?

The hon. Sardar Ishar Singh Mujhail :

(a) Yes.

(b) First part. Yes.
Second part. The depot-holder got the wheat from 
P. R. godowns. c

(c) Yes.

(d) The depotholders in the Jullundur rationed area have 
been given clear instructions since June, 1949, to refuse 
to take inferior quality of wheat for distribution to 
consumers. This depot-holder failed to ensure that the 
wheat was ol proper standard.

(e) The matter is under consideration.

Shrimati Sita Devi : Will the hon. Minister for Rehabilitation
kindly tell us as to when the case, which he has stated to be under 
investigation, will be decided ?

Minister : I never stated that the case was under investiga
tion. What I said was that the case was under consideration of 
the Government.
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Shrimati Sita Devi : May I know when will it be decided ?

Minister : Very soon .

Shrima i Sita Devi : How long will it take the Government to
decide that case ?

Minister : The decision will be taken at a very early
date.

DAMAGE TO EVACUEE HOUSES AND SHOPS AT JULLUNDUR.

*2682 Shrimati Sita Devi : Will the hon. Minister for Rehabili
tation be pleased to state :—

(a) the total number of evacuee houses and shops which got 
damaged or destroyed during the heavy rains of September 
195U at Jullundur ;

(b) the number of refugee occupants of those houses and 
shops who applied for monetary aid to the Government for 
the repairs of such premises ;

(c) the total number of applicants who received any 
financial aid from the Government up to January 15, 
1951;

(d) the number of applications that are still pending ;

(e) whether the Government intend to consider those applica
tions ; if so, when ?

The hon. Sardar Ishar Singh Mujhail :

(a) 5000.

(b) 6892.

(c) 1806.

(d) 350 on 15-1-1951.

(e) Out of 350 pending applications, 250 have since been
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disposed of and the remaining will be disposed of by the 
end of February 1951.

FEE CONCESSION TO DISPLACED STUDENTS.

*2655. Dr. Sant Ram Seth : Will the hon. Minister for Education
be pleased to state :—

(a) whether it is a fact that a circular was issued by the 
East Punjab Government in 1947 or 1948 to all the 
aided schools directing them not to charge any fee from 
the displaced students ;

(b) the names and number of schools which did not carry 
out the orders of the Government referred to in part 
(a above ;

(c) the action which the Government took or propose to take 
against such institutions ;

(d) whether he is aware if the Hindu Sabha High School, 
Amritsar charged any fee from the displaced students ; 
if so, the amount so charged ;

(e) whether the amount referred to in part (d) above was 
deposited in the Hindu Sabha High School accounts or 
deposited in the Managei’s personal account;

( 1) if the answer to part (e) above be in the affirmative, the 
action the Governmen propose to take against the Manager, 
of the said Hindu Sabha High School or the authorities 
thereof ;

(g) whether the Government keep any control on the 
accounts of institutions not managed by the Government 
but receiving grants from the State Government ; if so, 
tne nature thereof ?

The hon. Sardar Narotam Singh :

(a) Yes. A circular was issued in February, 1948 in which it 
was inter alia stated that students should be charged 
tuition fees for twelve months only for the session (1947
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48 which had to be extended beyond one year owing to 
disturbances.

(b) All the schools, it was reported, had carried out these 
orders. Subsequently it came to notice that Hindu Sabha 
High School, Amritsar had charged tees in contravention 
of these orders.

(c) The case is under enquiry.

(d) Yes, the amount, as reported, is Rs. 13,422/4/ b

(e) It is reported to have been deposited in the manager’s 
personal account.

(f) The matter is under consideration of the Government.

(g) Yes. The accounts of such schools are audited by 
Government Auditors.

PENSION CASES RELATING TO EDUCATION DEPARTMENT.
*2684. Shrimati Sita Devi : Will the hon. Minister for

Education be pleased to state :—

(a) the names and designations of teachers and other officers
of the Education Department who retired from the f
Government service in the State from 15-8-1947 up-to-date 
together with their date of retirement ;

(b) the number and names of such teachers and officers 
whose pension cases have not been decided so far by 
the Government ;

(c) the names of such teachers and others officer who have 
not got even anticipatory pension so far ;

(d) the action, Government intend to take in the matter ; 
if, so; what, if not, why not ?

The hon. Sardar Narotam Singh :
(a) (b) and (c). A statement giving the requisite information is 

laid on the table.*)* The total number of teachers and

j*Kept in the Library.
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other officers whose pension cases have not so far been 
decided is 76,

(b) The question regarding the finalization of the pension 
cases is receiving active attention of the Department but 
owing to the non-availibility of the pre-partition period 
records and other unavoidable circumstances created by 
the partition of the Province, there are many obstacles 
in the way. The work connected with the finalization 
of pension cases of a fairly large number of teachers and 
other officers of the Education Department who retired 
from service after the partition has been held up for 
want of their service b joks. Despite the best efforts made 
by the Department in this direction, it has not so far 
been possible to obtain these records from the Pakistan 
Government.

Government is, however, taking steps to solve this problem 
which is of paramount importance. The teachers or 
other officers of the Department who retired from 
Government service on or after 23rd November, 1949 and 
whose service books have not so far been received from 
Pakistan, have been authorized to prepare fresh service 
books with the help of their personal records etc ; in 
pursuance of the recent Punjab Government orders. On 
the completion of such record, every possible effort will 
be made to finalize many of the present pending pension
cases. Government is proposing to take similar action 
in respect of those who retiled prior to 23rd November,
1949 while serving in the Punjab (India) or Punjab 
(Pakistan). The matter is yet under the consideration 
of the Auditor General of India and as soon as a final 
decision thereto is arrived, it is hoped all of the pending 
pension cases will be disposed of.

Some of the pending pension cases in the Education Depart- 
ment are under correspondence with the Accountant 
General, Punjab and there appears every likelihood of 
their finalization very shortly. In doubtful cases where 
there are reasons to believe that these are likely to be
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dela3/ed for a certain amount of time for want of certai11 
technical formalities, the Accountant Generd, Punjab 
has been asked to sanction anticipatory pensions to 
the pensioners concerned so as to afford them immediate 
relief.

WAGES AMD LIVING INDEX OF GOVERNMENT SERVANTS ETC.

*2778. Shri Amar Nath Vidyalankar : Will the hon. Minister for
Labour be pleased to 5-tate :—

(a) the nominal wage index ;
(b) the average cost of living index ;
(e) the real waee index with the year 1939, as the base year, 

for the years 1947, 1948, 1949 and 1950 respectively in 
respect of (i) the 3rd and 4th grade employees of the 
State at Simla ; (ii) the same employees in plains ; (iii) 
the workmen in the Government Central Workshop, 
Amritsar ; (vi; the general factory labour ?

The hon. Shri Prithvi Singh Azad.
(a) and (c)—The revelent statistics have not been collected 

by this Government.

(bt Stateme t showing working class cost of living indices 
for each month during the year 195*' at Rohtak with base 
1931-35=100 and at Ludhiana with base 1944^100
is enclosed.!

Shri Amar Nath Vidyalankar : Mr. Speaker, the copy of the
statement which I have been supplied contains only the general index. 
There is no mention about the nominal wage index in it.

Minister : I have stated in my reply to (a) above that the
relevant statistics have not been collected by the Government and that 
the statement showing working class cost of living indices for each 
month during the year 1950 at Rohtak with base 1931-35-100 and at 
Ludhiana with base 1944:=l 100 is enclosed.

fK ept in the Library
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Shri Amar Nath Vidyalankar : What about the reply to part (c)
of the question ?

Minister : I have stated that the relevant statistics have not
been collected by the Governmei t.

Shri Amar Nath Vidyalankar : May I know as to when will the
relevent statistics be made available by the Government ?

Minister : I cannot say that oft-hand.
Shri Amar Nath Vidyalankar : In view of the fact that the

question regarding the wages of labour etc., is a very important one, 
has not the Government thought it advisable to collect the statistics of
the nominal wages and the cost of living index ?

Minister : Government has alread}  ̂ issued orders to the depart
ment concerned. Needful will be done is and when the relevant 
statistics are collected,

PLANS UNDER THE FACTORIES ACT.
*2T78. Shri Amar Nath Vidyalankar : Will the hon. Minister

for Labom be pleased to State :—

(a) the total number of building plans received by the Chief 
Inspector of Factories under the Factories Act, during the 
years 1949 and 1950 respectively :

(b) the number of plans for factories ;

(c) the number of plans for labour quarters ;

(d) the number of plans for Rest Houses and canteens etc ;

(e) others ;

(f) the total number of plans that have been approved

The hon. Shri Prithvi Singh Azad :

(a) 1949 ... 102
1950 ... 161

263
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(b) 263.

(c) Nil.

(d) Nil.

(e) Nil.

(f) All i
approved after amendments desired by the Chief Inspector 
of Factories, Punjab.

PROSECUTIONS MADE UNDER THE FACTIORIES ACT.

*2779. Shri Amar Nath Vidyalankar : Will the hon. Minister
for Labour be pleased to state the number of prosecutions launched 
and which succeeded under (a) the Factories Act ; (b) the Payment of 
Wages Act ; (c) the Children ’s Employment Act during the years 1948, 
1949 and 1950 in the State ?

The hon . Shri Prithvi Singh Azad :

(a) Factories Act.

Balance.

Year No. of prosecu. No. of cases No. of cases No of cases 
tions launched, succeeded. in which accused pending in 

(No. of cases were acquitted. Courts.
inwhich 

convictions 
were made)

1948 600 478 6 116
1949 434 300 4 130
1950 474 Results of the cases are awaited from 

the District Authorities.
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(b) Payment of Wages Act.

1948 — — — —

1949 — — — —

1950 1 Pending in the Court

(c) Employment of Children’s Act.

1948 1
I

1949 }-No prosecutions were lodged under the provisions of thict'sAct

1950 J

REVERSION OF THE SECRETARY, MUNICIPAL COMMITTEE,

ROHTAK.

*2380. Shri Ram Sharma: Will the hon. Minister for Public
Works be pleased to state :—

(a) whether the resolution of the Municipal Committee, 
Rohtak regarding the reversion of the Municipal Secretary 
along with his representation againct being reverted has 
been, considered by the Government if so with what result;

fb) whether it is a fact that this Secretary was appointed 
and confirmed by the said Committee according torules;

(c) whether a permanent hand can be reverted under the 
G overnment instructions ?

Parliamentary Secretary : (Shri Dev Raj Sethi):

(a) No resolution of the Municipal Committee, Rohtak, 
on this subject has been received by Government so far.

(b) Yes.

(c) Attention is invited to the provisions of section 41 of the
Punjab Municipal Act 1911. In certain circumstances, 
Government is even competent to demand the, dismissal 
of a permanent hand. ... ^

Shri Ram Sharma : May I know the conditions which the
Secretary of a first class municipality ha's to fulfil. What are those
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conditions which this secretary cannot fulfil and as a result of which 
Government want to revert him from the secretaryship ?

Parliamentary Secretary: Conditions are laid d)wn in the
Municipal Act. One of the conditions is that he should be a graduate.

Shri Ram Sharma : May 1 know if all the secretaries of first
class municipalities are graduates ? Is it necessary that the secretary 
should be a graduate ?

Parliamentary Secretary : 1 have already stated that this is one
of the conditions.

Shri Ram Sharma : May I know at which stage the matter stands
now ? Has this Secretary been reverted from that post or not ?

Parliamentary Secretary. The Government has issued an order
that he should revert to the post of 2nd grade accountant from 1st 
February, 1951.

CONSTRUCTION OF NEW CAPITAL AT CHANDIGARH.

*2639. Shri Virendra : Will the hon. Chief Minister be pleased 
to state the progress which has been made so far regarding the 
construction of New Capital at Chandigarh ? j

The hon. Dr. Gopi Chand Bhargava : 1

The progress so far made regarding the construction of the New 
Capital near Chandigarh is as under :—

The Master Plan for the construction of the New Capital has 
been settled in broad fundamental aspects. Senior Architects appoint
ed for the construction and designing of various buildings have
arrived and further details will soon be finalized.

/
The project estimate has been prepared and is under examination. 

1833 acres of land has already been acquired.

Temporary offices, godowns and residential accommodation for 
the construction staff are in hand and will be completed by the end of 
March, 1931.

Brick kilns for burning brick and tiles required for Government 
and private buildings are working at the site, More are being let our
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to step up production. Other building material is also being collected. 
A large stock has already been piled up at the site.

To facilitate the carriage of building materials to the site of work 
a net work of gravel roads has been laid. Works in regard to the 
internal roads by passes and diversions have also been taken in hand.

Road link between Ambala and the Capital site is being surveyed.
Trial bores made for exploring the sub-terranean water supply 

have shown good results and scheme for supply of water from 
tube wells is being worked out.

A nursery for planting trees and hedges etc., on road sides and 
open spaces is being set up.

Details of one of the neighbourhood L-37 have been worked out 
and tenders for construction work have been called.

A 25 K. W. generating set has been installed at site and the plant
is in commission for supplying power for the construction works. The 
installation of 2 numbers 200 K. W generating sets has been planned 
and construction will be taken in hand shortly.

Shri Virendra : May I know when the offices of the Government
would move down to the new capital ?

Chief Minister : I have replied to the question stating the porgress 
that has been made so far regarding the construction of new capital at 
Chandigarh, I cannot say at present when the offices would move down.

ELECTRIC ENERGY SUPPLIED TO PAKISTAN

*2658. Dr. Sant Ram Seth: Will the hon. Chief Minister be
yleasd to state:-

(a) The total number of K.Ws. of electricity given to Punjab
(Pakistan' during the year 1950-51;

(b) the total amount of money received from Pakistan in this 
connectian;
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(c) the total amount of arrears, if any, with them;

(d) the total number of K.W. of electricity supplied t° Pakistan 
during the year 1948-49 and 1949-50 respectively together 
with the amount received therefor during each of these year

(ê  the number of K.Ws. by which the supply to Punjab 
(Pakistan) was reduced during 1950—-1951;

(f) ahe number of villages in the State which were electrified 
as a result of energy thus saved from Punjab (Pakistan);

(g) The balance of unused K.W s. of electricity and the 
approximate loss of revenue to the State Government 
as a result thereof ?

The hon. Dr. Gopi Chand Bhargava :

(a) 1
(b) j

y It is not in the public interest to give reply..
(C) I

I
(d) j

(e) No reduction in the extent of supply in 1950—51 as 
compared with 1949—50, as it could be conveniently 
spared.

(f) In addition to the increased supply of power given to 
various consumers in the existing Local Distribution 
Centres and in the various Refugee Colonies, power 
connections have also been given in 18 new villages. 
This has been achieved by utilising the spare capacity 
of our generators.

(g) There is no unused balance from the amount of power 
so far saved from Punjab (P) or loss m revenue. In fact 
the revenue from Hydro Electric Supply has increased 
by 50 lakhs since partition (1947—48).
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ARCHITECTS AND TOWN PLANNERS FOR NEW CAPITAL.

Dr. Sant Ram Seth : I do not want to ask this question. Sir

Mr. Speaker when a question is on the order paper, the hon. 
Minister has every right to reply it even though the Member giving 
notice of the question does not want to put it.

*2663 Dr. Sant Ram Seth: Will the hon. Chief Minister be 
pleased to state :—

(a) whether it is a fact that two officers of the State were 
sent out of India recently to engage the services of a few 
architects and town planners for the new Capital ; if so, 
the number separately of architects and town planners so 
employed together with their monthly emoluments and 
other conditions of service ;

(b) the period for which their services have been engaged ;

(c) the total amount of expenditure incurred by the 
Government in this connection on officers who went abroad 
for the recruitment ?

The hon. Dr. Gopi Chand Bhargava:

(a) Yes.
Four Architects only.

(i) Architectural Advisor to Government, Punjab, at 
Rs. 2000/ per annum as honoiarium plus £30 a day as 
daily allowance for his stay in India subject to the 
maximum of £ 4,000/- per annum inclusive of 
honorarium.

(ii) Two Senior Architects at £3000/- each, per annum (Rs. 
40,000/- per annum each or Rs. 3333 p. m. each)

(iii) One Senior Architect at £1,800/-. per annum (Rs. 24,000/- 
per annum or Rs. 2,000/- per month each).

(b) Their conditions of service are governed by the agreement
executed by them on the form prescribed by the 
Punjab Government. j

(c) Three years.
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(d) The High Commissioner for India, London, has not yet 

intimated the expenditure incurred on the visit abroad 
of the officials.

Shrimati Sita Devi : May I know whether the Government ^
would engage more experts or the present number will suffice ?

Chief Minister : The Government do not require the services
of any more experts.

Shri Prabodh Chandra : May I know whether the appointment
of such architects was made by the Public Service Commission ?

Chief Minister : The House had agreed to exempt the appoint- ^
ment of this staff from the purview of Public Service Commission.

Shri Prabodh Chandra : Is it not a fact that the members
of the House were opposed to such an idea ?

< Mr. Speakar : No decision of the House whether it was made
l by majority or unanimously can be challenged.

Shri Prabodh Chandra : It was a forced decision.

Mr. Speaker : It was a decision all the same.

, Chaudhri Suraj Mai : May I know the period for which their
services have been engaged ?

Chief Minister : For three years. ,

ADMISSION TO THE ENGINEERING COLLEGE, ROORKEE.

*2677. Shri Amar Nath Vidyalankar : Will the lion. Minister
for Public Works be pleased to state : —

(a) the number of students admitted recently to the Punjab 
Engineering College, Roorkee ;

(b) the criterion for nomination of candidates;
I

(c) whether .his attention has been drawn to the remarks 
passed by the learned Judge of the Punjab High Court 
while pronouncing judgment on an appeal in connection 
with the same ;
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(d) whether the Government in view of the strong and 
widespread public opinion proposes to stop admissions 
by nomination ?

The hon. Captain Ranjit Singh :

(a) 42.

(b) Suitability for the engineering profession.

(c) Yes.

(d) Will be considered at the time of making next admissions.

Shri Prabodh Chandra : May I know whether admission was
made on merits or by nomination ?

Minister : On merits and nomination both.

Shri Prabodh Chandra : May I know the number of students
who were admitted keeping in view their merits and how man} were 
admitted by nomination ?

Minister : 17 by nominations and 42 in order of merits.

Shri Prabodh Chandra : May I know whether any committee
was set up which made these nominations ?

Minister : Yes, the nominations Wĉ re made on the recommenda
tions of this committee.

Shri Prabodh Chandra : Will the hon. Minister kindly tell the
names of the members oi this committee ?

Minister : Chief Engineer P.W.D. (Building and Roads) Braneh
with his two assistants.

Shri Prabodh Chandra: is it not a fact that the Government
did not nominate the stu.leuts recommended by the committee but 
nominated their own men ?

Minister : This is not the case. The hon. Member is generally
in the habit of making such remarks.

Shri Prabodh Chandra : May I know the number of students in
the Punjab Engineering College, Roorkee who are related to the hon. 
Ministers ?
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Mr Speaker : No insinuation please

Shri Prabodh Chandra : Sir, I want to have a definite reply to
my sepecific question.

Shri Amar Nath Vidyalankar : May I know whether any student
was admitted to this college who was recommended by the bon. 
Minister for Public Works ?

Minister : I made the nomination myself.

Shri Amar Nath Vidyalankar : Is it not a fact that the Govern
ment declared last year that it will abolish the system of nominations 
in future ?

Minister : I require fresh notice to answer this question.

UNSTARRED QUESTIONS AND ANSWERS 
DEPOSITING MONEY IN THE TREASURY OF UNA,

DISTRICT HOSHIARPUR.

679. Mehta Ranbir Singh : Will the hon. Minister for Reha
bilitation be pleased to state :—

(a) the sum of money deposited in the Treasury of Una, 
District Hoshiarpur on account of the auction of leaves 
of beri trees standing on Muslim evacuee lands situated 
in village Khad, Tehsil Una, District Hoshiarpur during 
the years 1949 and 1950 respectively ;

(b) the sum of money deposited during the years mentioned 
in part (a) above on account of the auction of other
property of Muslims of the same village ?

The hon. Sardar Ishar Singh M ujhail:

(a) Rs. 302/7/- in 1949 and Rs. 235/4/- in 1950..

(b) Nil in 1949 and Rs. 2OR/14/9 in 1950.
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REVISION APPLICATIONS REGARDING LAND ALLOTMENT.

680. Dr. Sant Ram Seth : Will the hon. Minister for Reha
bilitation be pleased to state :—

(a) the total number of revision applications received by the
Rehabilitation Department in connection with land 
allotment in the State by the displaced persons district- 
wise ;

(b) how long it will take to dispose of them and rehabilitate 
finally the displaced applicants ?

The hon. Sardar Ishar Singh Mujhail :

(a) Total number of applications for review of land allotments 
received by the Rehabilitation Department in each district 
are shown in the annexuref

(b) Rehabilitation Department is working on these applications 
with a view to decide all of them and implement the 
decisions by the end of September, 1951.

g r a n ;  o f  lo a n s  to  DISPLACED a g r ic u l t u r is t s  FOR BORING
TUBE WELLS.

681. Dr. Sant Ram Seth: Will the hon * Minister for Reha
bilitation be pleased to state :—

(a) the total amount of money advanced as loan to the 
displaced agriculturists in the State for boring tube wells
district-wise ;

(b) the total number of applications received for the grant 
of such loans ;

(c) the number of applications rejected together with the
' .i

reasons therefor ? *

The hon Sardar Ishar Singh M ujhail: A statement showing
information asked for is placed on the table.f Nothing had actually 
been disbursed upto 2Sth February, 1951, but it is expected that the

_____________:_______ — — --------------- -------- -- ----  - -------------------
tKept in the.Library..
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entire amount sanctioned will be disbursed before the close of the 
current month. An allottee must have 50 S. A. of unirrigated land 
to qualify for a loan for a tube well. Out of these who qualify, 
those with the highest area are considered first according to the 
availability of funds.

LOANS TO DISPLACED AGRICULTURISTS.

682. Dr. Sant Ram Seth : Will the hon. Minister for Rehabili
tation be pleased to state the total amount advanced’ as loan to the 
displaced agriculturists for all purposes other than industry during the 
years 1947-48, 1948-49, 1949-50 and 1950-51 respectively in the State ?

The hon.. Sardar Ishar Singh Mujhiil ; The following total 
amounts were advanced for loan to displaced agriculturists other than 
Industry :—

1947- 48. Rs. 76,73,730

1948- 49. Rs. 1,31,36,181

1949- 50. Rs 53,89,271

1950- 51.

tup to 31st January, 1951.) Rs. 78,30 575

CENTRES FOR DISPLACED PERSONS, THE INFIRM, 
WIDOWS, ORPHANS, ETC.

683. Dr. Sant Ram Seth : Will the hon. Minister for Rehabili
tation be pleased to state :—

(a) the number and names of Centres started in the State 
giving board and lodging to displaced persons, infirm 
persons, widows, orphans etc ;

(b) the nature of work taken from persons in these Centres;

(c) whether any cottage industry is taught to the inmates of 
these Centres ;
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(d) the total expenditure incurred on them by the State ?
The hon. Sardar Ishar Singh M ujhail: The reply is enclosed!

s u p p l e m e n t a r y  e s t im a t e s .

Chief Minister : (The hon. Dr. Gopi Chand Bhargava): Sir, I beg
to present the Supplementary Estimates (IPInstalment) for the year 
1950-51. The demands made there in are made on the recommenda
tion of His Excellency the Governor.

PUNJAB MUNICIPAL (AMENDMENT) BILL, 1950.

Mr. Speaker : The House will now resume discussion on the
motion that the Punjab Municipal (Amendment) Bill, 1950 be passed.

Sardar Bachan Singh (Ludhiana Central, Sikh, Rural) 
(Punjabi) : Sir, it is often alleged that the opposition employs dilatory 
tactics and does not let Government Bills be put on the Statute Book. 
But the fate of this Bill which was introduced in the last session along 
with the Punjab District Boards Bill will, to some extent, serve to 
dispel this wrong impression. No other State Government in this 
country can boast of such an achievement as that of piloting an 
important measure to the third reading stage and then shelving it 
and postponing its passage 'or a number of months. You will recall, 
Sir, that in the Autumn Session, this Bill was considered by the 
House up to its third reading but on the following day to our great 
surprise it was removed from the agenda. If the motives of this Govern
ment had been pure and it were really desirous of promoting the cause 
of Local Self-Government, it would not have shelved a measure like this 
which might have made possible the holding of fresh elections to the 
Municipalities at an early date and which would have abolished the 
system of nominations. Obviously, by postponing the enactment of 
this beneficial measure, the Government wanted to extend the tenure 
of the present members of whom quite a number are its own n ominees, 
knowing full well that if elections were held1 they would not be 
returned. The condition today is that the members who were elected

fKept in the Library
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for a terms of 3 years only are still dominating the Municipalities 
even alter the lapse of fifteen or sixteen years. The honour of not 
letting the elections be held during this long period goes to our 
popular Government. ^

Sir, is it not a matter for regret that while elections to local 
bodies are being held in the neighbouring State, I mean, Pepsu, 
which is a very backward State as campared with ours, we are no 
where near them even up till this time. If electoral rolls could be 
completed in that State why could they not be finished here ? The 
honesty of purpose of this Government is clear frcm the fact that 
even after this Bill had been brought before the House and piloted 
upto the third stage, nominations were continued to be made while lit 
was lying in cold storage. And, Sir, the irony implicit in the words 
of His Excellency that the progress of legislation in the past has been 
rather slow becomes clear from the fate of this Bill. If the pending 
w’ork of legislation continues to swell whose fault is it?  When I 
heard these remarks from His Excellency ’ s mouth, it gave me 
considerable pain because f had a misgiving lest a' wrong impression 
should be created that the Assembly’s failure to dispose of legislative 
work was due to the supposed obstruction of the opposition. I want 
the public to know how this Government itself delays the passage 
pf good measures and blames the opposition for obstructing legislative 
work.

Sir, what we want to urge is that not only this Bill be passed. 
expeditiously but that its provisions should be faithfully implemented. *
But I know from past experience that Government has not the least 
intention of putting it into effect and it would once again postpone 
elections to local bodies which it says will be held in September or 
October next, as it had postponed the enactment of this Bill from 
October last to this month. A concrete instance of this Government ’s 
insincerity in this matter is now before us. I have read in the

‘ Tribune ’ today that elections of Ambala Cantonment Board *
which is not directly under this Government but results of whose 
elections would certainly have 'their effect on general politics of the 
S tate have been postponed.

The work of all the Municipal Committees is far from satisfactory.
Sir, you are very well aware of the facts about the Municipal Commit
tee of Ludhiana. This Municipal Committee has been in a deplorable

i
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condition It contained as many as seventeen Congress nominated 
Members and as a matter of fact it was here where lay the bitterness 
of the pill. These nominated members who were favourites of this 
Government were responsible for the mal admin istration of the 
Committee which ranked third in the Municipal Committees of the 
State, the iir.-t two being the Municipal Committees of Amritsar 
and Jullundur. The mal-administr ition due to these nominated 
members readied such a stage that the Committee had to be suspen
ded. I do not, for a moment, say that there was no need ef suspen
ding the Committee. The suspension was called for and it is good 
that it did take place. But now I request that fresh elections should 
be held and the Committee should again be brought into existence. 
It is reaby very unfortunate that whenever we ask for fresh elections 
we are told that the elections cannot be held as the electoral rolls 
which are to be prepared on an all India basis are not ready as yet. 
These electoral rolls may not be ready for a very long time, of course 
with the obvious result that we should go without elections. This 
appears to be the case of the well-known Hindustani adage? 
But this is not the right attitude to take. A very large number of 
our people who live in the cities are suffering owing to want of 
elections. I am of the pisitive opinion that if elections were held 
the trouble which arose about the Ludhiana Municipal Committee 
would never have arisen. The administration of the Ludhiana 

Municipal Committee h.id reached such a low ebb that the work of 
the Administrator who succeeded it was at least one hundred times 
better than what the Committee was doing. We certainly do not 
want'our Committees as they are. We ardently wish that this Bill
should be immediately passed and the new election should be held 
within two or three months so that we have the benefit of efficient 
Municipal Committees working in our towns and cities. Under these 
circumstances, I request that tins Bill when it is passed should be put 
through at once and its enforcement should not be postponed as has 
been done while considering it. The present Municipal Committees 
are in such a bad way that they have never been so in the history of 
the Punjab. Their maladministration is a slur on the fair name and 
lace of our State, i may in this connection bring to the notice of 
the lion. Members that a few days ago I happend to pay a visit to 

Rohtak which is the native place of my hon. Friend Pandit Shri 
Ram Sharma who is known for being a very active Member of this 
House. Now this town may also be associated with my hon. Friend
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Shri Dev Raj Sethi who also happens to be a Parliamentary Secretary 
of this Government. So far as the Municipal Committee of this town 
is concerned the less said about it the better. I think that the villages 
of Bikaner may be in a better condition than this town is in.

Sardar Swaran Singh : Then why obstruct the passage of this
Bill?

Sardar Baehan Singh : I am not obstructing, I only wish to lay
before the House the grievances of the public. I wish to submit 
that I had the opportunity of visiting different cities of our State 
and everywhere I have found that the people are fed up with the 
administration of the present Municipalities So much of dirt, filth 
and dust is found in the streets and Dazars of the different cities 
that conditions could not have been worse even if there were no 
Municipal Committees. Such Committees do not deserve to be given 
any further lease of life and if this Government of our State is really 
a popular Government, i.e. a Government of the people it should take 
immediate steps for holding fresh elections so that old Committees 
are replaced by new and efficient Committees which can prove equal to 
the task. All attempts should be made to surmount difficulties and
obstacles in the way of elections, if there be any. When a small 
State like that of Patiala could manage to hold elections, when the 
gigantic task of census could be done within a small space of time 
i.e. , from 9th February to 1st of March, I see no reason why we 
cannot have our elector d rolls ready for purposes of our Municipal 
elections. Now a very large number of our population lives in cities 
and forms about 20 per cent of the total population of our State. 
Things are not the same as they were some time past when only four 
or five per cent of our population lived m towns and we should not 
allow so many people to suffer at tie hands of inefficient Municipal 
committees In the past an excuse was put forth that elections 
could not be held due to the face that the rehabilitation oipihe refugees 
and the displaced persons had to be given top priority, but now no 
such excuse is possible N>w there are no refugees and displaced 
persons tD be settled. Every displaced person has settled where he 
could settle and nobody will suffer if preparation of electoral roils 
is undertaken now. I feel that the presence of the old Committees 
does not fit in the present time particularly in the year of grace 1951, 
when we, in India, are to be governed under the new 
Constitution which lays down that all elections should be held on the
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basis of adult or universal franchise. I chink that to continue with 
the present Committees which contain about 60 per cent of nomi
nated members is nothing short of an outrage on our new Constitu
tion.

This Bill has a special significance, fhe people of this State 
have lost confidence in th'> Municipal Administration. Some persms 
appear to have become members of Municipal Committees for their 
life. Thejf continue to be members of these Committees for the 
simple reason that they were elected in the elections held about 
fifteen years back. This is not the case in other States. In the 
centrally administered State of Delhi, Municipal elections were 
recently held in Najafgarh, Narela and Mehroli. When we ask our 
Government to hold elections in this State, we are told that the lists 
of voters would be published in March. Revised lists would be 
ready by July or August and elections would be held in September 
or October, if possible. Last year also, we were told that elections 
to Municipal Committees would be held as soon as possible, but I 
know, Sir, that so long as the present Government is in power the time 
meant by the term ‘as soon as possible’ would never arrive. It is 
necessary to pass this Bill and to take action on it as early as possible, 
so that the prevailing mismanagement in Municipal affairs might be 
removed. The Municipal administration has become a curse for the 
public. I wish to request the Government to hold early elections 
after passing this Bill, because if they fail to do so, they would be 
deceiving the public. In that case history will record very poor 
impression about us. People should be given an early opportunity of 
electing those representatives to the Municipal Committees in whom 
they have confidence. The present deplorable conditions in Municipal 
Administration should be put an end to at a very early date. I find 
that some Members of this House or their friends are even now trying 
for being nominated to Municipal Committees.

Mr Speaker: The Government can not be blamed for the 
action of these individuals. Letve that matter aside.

Sardar Baelian Singh : I am not blaming the Government for 
this. I am only referring to the activities of those persons who have 
influence with the Government. At present a large number of 
members of Municipal Committees are nominated by the Government. 
There should be no more opportunity of nominations being made.
I shall have great praise for the Government, if they assure the House
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that early elections would be held under this Bill. Elections should 
be held within three months of passage of this Bill. If these are not 
held before the general elections, the Government would be doing 
great injustice to the people. I shall again request the Government 
to hold elections soon after passing this Bill so that the Municipal 
Administration in the State might improve.

Minister for Public Works ( i he hon. Captain Ranjit Singh)
(Hindi) : Mr. Speaker., when motion was moved for the passage of this «
Bill in last October session of the Assemly, it was proposed to repeal 
and replace the Punjab Municipal Amendment Ordinance of 1950.
On that day also, the lion. Member who delivered a speech just now, 
spoke for so long that the time was over and the Bill could not be 
passed. Ordinance No. 11 of 1950 therefore lapsed and Ordinance No. 14 
of 1950 had to he promulgated in November. It has now become neces
sary that in Clause 7 of the Bill, the words’ Ordinance No. 11 ' be 
replaced by the words Ordinance No. 14

Sardar Bachan Singh : On a point af order, sir. Is it open
to the hon. Minister to move an amendment at this time when the 
Bill has reached the third stage ?

Minister : This is a consequential amendment.

Mr. Speaker : I received notice of two amendments at this
stage. The first one is quite out of order As regards the second,
I find that it is only a formal amendment. Even if the House does 
not pass or adopt it, the Ordinance which it seeks to repeal will 
automatically lapse after six weeks. So I think there is no harm if 
the amendment is allowed to be moved at this stage.

Sardar Bachan Singh : I beg to submit; Sir, that when this Bill
was moved last time, the hon. Minister for Labour agreed to move an 
amendment but as he did not know how to move it, it could not be 
taken up. There is a serious d< feet in this Bill. The provision for 
nomination exists in it. As was done in the case of District Boards 
Act and the small Towns Act, the lion Minister for Labour agreed to 
remove that provision for nomination irom the Bill undar discussion, 
but as he could not make his intention clear and did not know how to 
move that amendment, the time of the sitting of the Assembly expiied 
and the meeting was adjourned.
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This amendment, Sir, is against the spirit of the agreement that 
was the outcome of the discussion held cn the Bill during the last 
Session. If the Government wanted to bring it in correct form before 
the House it should have got your permission beforehand. If the horn 
Minister lor Labour committed a mistake on that day by not introduc
ing the amendment, it cannot be brought up at this stage. As 
regards the Government, it is absolutely inefficient.

Mr. Speaker : Leave that aside. I clearly recollect what
happened on that day but the question at this stage is whether this 
amendment should be taken up or not. Ordinarily no amendment can 
be taken up at this stage except the one which is only a formal 
amendment. As I have said before, the amendment given notice of 
by Shri Dev Raj Sethi, is out of order because it is a substantial one. 
But the second amendment which the hon. Minister wants to move 
is only a consequential amendment. In the Bill, as printed, we find 
that in clause 7 ordinance No. 11 of 195 > is sought to be repealed but 
this amendment provides that the later ordinance i. e., ordinance 
No. XIV of 1950 be repealed. So, the amendment does not in any 
way make any change in the ba iy of the Bill. I think that the 
amendment is only a formal amendment and I allow it to be moved.

Sardar Bachan Singh : On a point of order, Sir. I want to
know if this amendment is in order at this stage when the Bill is in 
the third stage and all the discussion has talgen place. It should 
be admitted only if the rules permit.

Mr. Speaker : Yes, rules allow that a consequential amendment
can be moved.

Minister for Public Works (The hon. Captain Ranjit Singh) :
I move.

That for the existing clause ttie following be substituted'.

Repeal of Punjab Oi dinance “ The Punjab Municipal (Amend-
No. XIV of 1950” . ment) Ordinance, 1950 No. XIV

of 1950) is hereby repealed.”

7he motion was carried
Mr. Speaker : Question is.

That the Punjab Municipal (Amendment) Bill, as amended, be passed.

The motion was carried
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PUNJAB LAND PRESERVATION (AMENDMENT) BILL.

Minister for Education: (The hon. Sardar Narotarn Singh): I
introduce the Punjab Land Preservation (Amendment) Bill.

Minister for Education : I move—
That the Punjab Land Preservation (Amendment) Bill be taken into 

consideration at once. ^

Mr. Speaker : Motion moved—

Tnat the Punjab Land Preservation ( Amendment) Bill be taken into 

consideration at once.

Sardar Bachan Singh (Ludhiana Central, Sikh, Rural) (Hindus aniy. 
Sir, this Bill which is called The Punjab Land Preservation

■v.
(Amendment) Bill, is a very important piece of legislation. A large 
area of land in our State, especially in Hoshiarpur and Ambala 
Districts, has been rendered uncultivable on account of the Clio men ace.
I think 3 lakh acres in Hoshiarpur district and 2 lakh acres in \mbala 
district have been eroded by these Chos and st. earns. The purpose of 
this amending Bill, introduced by the Government, is to be able to 
charge as much money from anybody as it likes. Now, Sir, people in this 
State have a general complaint that favouritism is rampant here. 
Previously, the Government cou’d charge only ten percent of the 
land revenue from the zainindars. But now it is sought to empower 
the Government to charge as much as it likes. So far as the 
undertakings of the Government are concerned, it is our experience 
that it spends three or four times more on them than that spent by the 
people of a village or a town They get a thing done for 100 rupees 
and the Government spends 300 rupees on the same work. Up till now 
this work of fighting the Cho menace has been done through the 
co-operative societies.

So for as the work of Co-ODerative Societies is concerned, it is 
quite unsatisfactory. As a matter of fact, Co-opeiative Societies are 
not to be blamed for this. In fact, the fault lies with the Government 
itself. It is a patent fact that the poor farmers of those ilaqas, 
which are menaced by ‘ Chos ’ , are not in a position to afford money 
for the purposes of bull dozer , levelling operations and so many 
other activities in this matter. The Government, on its part, says 
that it has no funds. It is stated that this Bill is brought in because 
the work done by the Co-operative Societies has not been found to
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be satisfactory. As a matter of fact, it appears that the Government 
is not satisfied by it because under the present state of affairs in this 
matter, it finds it difficult to indulge in favouritism and nepotism. 
It is strange that the Government finds it difficult to pull on with 
ten times the land revenue and considers it necessary to realize the 
full cost and to get the work executed through its own agency. At
such a time when the condition of the poor peasants especially in these 
districts of the State is deteriorating it is unjust to burden them with 
still more taxes in this indirect way. The peasants, at present, 
are finding it difficult to make their both ends meet. Last year there 
was a failure of gram crops. During the current year in the whole of 
JuTundur Division and in some parts of Ambala the crops have been 
damaged by the locusts and scarcity of rain. The swarm of locusts 
is still lingering in the St ite and there is danger that it may work still 
more havoc. Under these conditions, who does not know that the 
condition of the peasants is very bad ? Is it not the duty of the 
Government to extend a helping hand to the hard-pressed farmers of 
the State ? But what do we find ? Instead of helping such people it is 
a king them to bear still heavier burdens. The hon. Members are aware 
of the fact that in Hoshiarpur District the peasant proprietors have 
small .holdings. According to the Government figures three lakh acres 
of land have been made uncultivable by the chos. In f ct there is very 
little land in Hoshiarpur District which is under cultivation. Similar 
aie the conditions prevailing in Ambala District Only a few thousand 
acres of land are well-irrigated. A large area of land is dt pendant on 
rainfall and there is practically no canal irrigated land in these districts 
So under these conditions the peasants in these di-tricts find it a tough 
job to earn their livelihood. I nave received a letter from Una in 
Hoshiarpur district narrating the woes of the peasant propiietors. 
Last year the crops were damaged by floods. This year the locusts 
combined with the failure of rains have made them suffer still more. 
Under these circumstances, it will be very unjust to put on these 
people the bu den of maintaining the Government contractors, S.D.O’s
and overseers etc. In my opinion, instead of d >ing land preservation 
the Government* will be doing the work of maintaining its own 
employees and their families. If the Government really wants to do 
this job, then it should, in fact, give maximum help to the Co operative 
Societies in the form of loans and grants. They should be asked to 
increase the speed and output of their work. Expert opinion can,
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of course, be supplied to them. When I say ‘ expert opinion ’ I do not 
mean old and rotten opinion of the British days. The problem of 
chos cannot be solved by raising a few dams here and there. When 
there is rainfall the water from the nearby hills rushes at a great 
speed and in a large bulk and when there is no rainfall these chos are 
quite dry. The result is that the dams which are erected every year 
go down with the rush of water. This temporary solution is costing 
the Government and the people a lot. I am pleased to learn that the 
Chief Engineer has given an opinion in the c us: of P.itli ani Sukhna 
Nadis near the Capital site of Chandigarh, that' regulating dams 
should be constructed with a view to canalize the streams. This 
scheme is quite useful. But, as a matter of fact, it can be utilized 
in the case of one or two chos only, otherwise the expenditure involved 
would be heavy. The problem of ‘cho-’ can be solved only by stopp
ing them at their source- This is the only permanent solution. 
Sheikh Saadi once remarked that a spring could be stopped at its 
source by the head of a needle. I had an apportunity of g ring to 
Hoshiarpur and Ambala district- and seeing things myself. In 
Naraingarh Tehsil of Ambala District people told me that th -y were 
not so much troubled by old 'chos ' â  b}/ the new ones which damage 
their crops every year. The land is uneven and so whenever there is 
rainfall, the water from the nearby hill rushes in every direction and 
makes new chos and streams. As a matter of fact, the dams should 
be constructed in the hills and the flow of water should be controlled 
there. Instead of doing any su-h thing the Government is simply 
making makeshift arrangements. I have read the report, which has 
been distributed, regarding the work in Ambala D strict. It has been 
stated therein that it is very difficult to do this work on a 
permanent basis and that only temporary arrangements are possible 
at this stage. I am convinced that such make-shiit arrangements 
are not going to do any good to these districts. What the Government 
proposes to do is not the real solution of this important problem. It 
proposes to take the work from the Co-operative Societies and to get 
it executed through their own agency. The result will be that where 
now hundred rupees are spent on the execution of a work, by this 
change one hundred and fifty rupees will be spent by the Government 
agency, this burden will fall upon the poor farmers. The most 
important need is that co operation of the people should be sought. But 
our Government does not intend to do this. It is a misfortune that in 
this State all matters are decided at the Secretariat level and the people 
are not consulted in the matters which immediately concern them. As
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a consequence of this policy medicines for Rheumatism and gout 
are administered to the patient while actually the disease is T. B. 
In fact a bad physician is always dangerous. In this matter, my 
submission is, that the Government, in this case, instead of doing 
good to the people will actually do harm to them.

Now, Sir, it is about fifty one years since the parent Act, I mean 
the Punjab Land Preservation Act, 19)0, was brought on the Statute 
Book. During all this period extending over half a century, our 
State passed through different regimes, namely, the British and the 
Unionist regimes Now since the dawn of independence, about four 
years back, it is under the sway of our benign Congress Government. 
But wnat is the sum total of the achievements made by these Govern
ments in regard to this matter. I am, in this connection, reminded 
of a verse, namely,

*T33i f31Y>P ^  ofl I

I am of the opinion that since the enactment of the parent Act, 
nothing has been done by any Government to conserve the lands in 
the State. I shall feel obliged if the hon. Minister gives us up-to-date 
figures regarding the achievement of this or previous Governments 
about preserving the lands in the Punjab. I aver that whatever 
danger to the lands exis ed in 19l)0, it has increased five times now.
In other words, it means that this Act has proved a dead letter and
has not served any useful purpose. As a matter of fact it must have
been enacted on the representation of those zamindars whose lands /
had been damaged by the action of chos. But it did not make much 
headway. I remember to have received last year copies of the 
representations made to the hon. Minister by the zamindars of 
Hoshiarpur, whose lands had suffeied erosion as a result' of the action 
of Nasrulla Cho. The Government was pleased to take action in the 
matter for the preservation ot lands of the sufferers. A dam was
constructed to stem the action of the Cho. But what happened was 
this. ! f the lands on one side of the dam were saved, the lands 
lving on the other side were severely damaged. The position is that 
the casual treatment of one disease results in the cropping up of 
others. In other words the Government fails to take proper assess
ment of the Cho trouble and it is natural that it miserably fails 

to take a judicious step to preserve the lands. My submission, 
therefore, is that this Bill as it stands at present, should not be passed. 
Government should defer a little and bring forward another Bill 
in such an improved from as would be instrumental in benefiting
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the peasants and zamindars. Besides this, the Govcrnm nt should 
consult the members of the District Boards and Pancha) ats of the 
ilaqas concerned and those zamindars also whose lands have been 
damaged by the action of Ghos. It should seek their opinion and 
advice or overcoming this trouble. Now what is the root cause of 
the trouble. This Government fights shy of inviting public opinion 
in the matter. Tt gathers a few yes-men around it and gets their 
consent to do a certain thing.

Now may l ask from the Government whether it has ever taken 
any concerted action to find out the remedy for meeting the Cho 
menace in the Ambala and Hoshiarpur districts ? Will the horn 
Minister kindly tell us whether he has ever got or cared to get the 
channel of a Cho surveyed right from the fountain from which it 
starts, to the mouth or ti.e place where it joins some other tributary ? 
Has the Government ever tried to enquire about the difficulties 
experienced by the zamindars in connection with the erosion caused 
to their lands by the chos ? I wonder if the G' vernment will be able 
to answer any of the queries: Still I have no doubts about the
bona fides of the Governm nt so far as its efforts to check further erosion 
are lonccinech 1 he difl culfy lies in its Ieii g in< ffeient end not that 
it has bad intentions. 1 hat is why all the endeavours made by the 
Government to overcome the cho menace have not borne any fruit. 
T would, therefore, again counsel it not to make haste in passing the 
Bill under consideration. Besides, no harm will be done by postponing 
it at present for the purpose of br nging in a be ter legist dive 
measure later, say after two months when a special session of the 
Assembly may be called to pass the improved Bill as. well as other 
legisladon which is still pending. But w hat do we find ? The 
peasants are in a miserable plight. They are being crushed under the 
weight of increasing taxrs. On the one hand Abiana has been 
enhanced b} fi ty percent, on the other various taxes like the Chullah 
tax local rates, cycle tax etc., have been imposed on the rural people. 
In other words the zamindar is being burdened with one tax after 
the other. Now this Bill envisages yet another tax on him, and for 
that, too, no definite amount has been laid down. The necessity of 
the recovery of the cost of works to be executed for stopping erosion, 
could be understandable if the Government had stated that such and 

such amount would be recovered from the zamindars owning such and
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such number of acres of land. But this has not been done. Then, where 
is the guarantee that the amount realised from the zamindars for this 
particular purpose will necessarily be spent on meeting the cho 
menance ? The zamindars have serious apprehensions because they 
have not been consulted in the matter which vitally concerns them 
Well, Sir, if yo i will just refer to the Statement of objects and 
reasons, appended to the Bill, you will find the intention of the 

Government to recover the full cost from the zamindars. It is laid 
down:

In the latter caJe, the Government can at the most recover the cost of 
such works to the extent of ten times the land revenue assessed on 
all the lands owned by an individual owner in the State. The 
amount recoverable from the zamindars is thus negligible.

Now the Government considers that the amount recoverable under 
the patent Act is not enough. In this connection I may point out 
that the U. P. Government decided to collect a sum of Rs. 180 crores 
from the peasants with a view to abolishing zamindari in the State. The 
amount collected could not exceed Rs. 25 crores. The U. P. Govern
ment had to admit that the peasants had no money to pay for this 
purpose. My submission is that whereas Government considers 
recovery of cost to the extent of ten times the land revenue, as a 
negligible amount, I feel that the peasants have no money to pay 
even this much. Then it is further on stated :

With, a view to enable Government to have all such works executed in a 
proper manner, it is considered necessary to recover full cosc from 
the land owners concerned.

I do nob see eye to eye with this statement. I feel that the best 
method of solving this problem is to entrust this work to the co-operative 
societies formed specially for this purpose in the villages where the 
lands of zamindars aie subject to erosion, or to the multi-purposes 
cooperative societies already functioning there.

Mr. Speaker : This suggestion was made in the beginning of this
speech by the hon. Member. Now he is again repeating it. He 
should better avoid repetition of arguments.

Saidar Bachan Singh : Well, Sir, what I wanted to drive at is
that the Government should take care not to give an opportunity to 
the people to complain that it was realising more than what it rpent 
acutally on this account. Again it has not indicated in the Bill as to 
when this recovery will be effected.



Mr. Speaker : This argument has already been put forward by
the hon Member.

Although the words “  the Government can at the most recover 
the cost of such works to the extent of ten times ”  occur in the State
ment of Objects and Reasons, yet I do not find these words in the Act 
itself. I have got a copy of the original Act with me but I have 
not been able to find thebe words there.

Sardur Shiv Saran Singh : These words occur in sub section (7).

Sardar Bachan Singh : I was submitting, Sir, that it is provided
in Section 7- A of the existing Punjab Land Preservation Act 
that the Government can at the most recover ten times the 
land revenue assessed on all the lands owned by an individual 
owner. Now it is the intention of the Government to 
remove this section and it considers it necessary to recover full 
cost from the landowner concerned. What I mean to say is that the 
Government has not consulted the landowners with a view to taking 
their consent so far as this matter is concerned. Since they have not 
given their consent, they are quite justified in refusing any payment 
which the Government may demand from them after the passage of 
of this Bill into Law. They can refuse to make any payment to the 
Government on the ground that they had not submitted any application 
to it to execute any work for them. As a matter of fact there is every 
justification for the Government in demanding money from the land- 
owners for bringing their lands under tractor cultivation or for clearing 
their fields from weeds etc. , or for their general good. But when the 
zamindar does not request the Government to do anything for him and 
in the absence of any terms of agreement between him and the Govern
ment, the latter has no right to force the former to make any payment. 
If the proposed Bill is passed in to Law, the action of the Government 
is likely to result in litigation and the landowners will not hesitate to 
seek justice in a court of law. This is not all. They will move the 
High ( ourt as well as the Supreme Court. In the absence of any 
agreement or contract between the two parties, namely, the Government 
and the landowners, tlie former is not within its rights to demand any
payment from the latter. As a mtter of fact there is every justification 
for any Government in acquiring or requisitioning the land for the 
general good of the State. But the fact of the matter is that even in
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the event of acquiring land, Government is obliged to pay compensation 
according to the market rates prevailing there. In the same way if 
the Bill, now before the House is passed into Law, the Government 
while demanding full cost from the landowner will receive a blank 
refusal to make the payment on the ground that the work executed 
by the former did not cost as much as was being demanded from him. 
i he result of this would be that the Government would employ all 
methods to force the landowner to make the payment. Such an action 
on the part of of the Government will again result in litigation. Let 
me make my point clear. Suppose the Government demands rupees 
five hundered from a landowner under the provisions of this Bill and 
the landowner refuses fo make the payment on the ground that actually 
Rs50/- were spent on that work and that he was not prepared to pay 
even a penny more than the sum actually spent on it. The refusal of 
the 1 mdowner will naturally result in litigation.

Mr. Speaker: The same views are being expressed in a different
form.

Sardar Bachan Singh: Sir, I am opposing the Bill. I feel that
by passing this Bill into law Government would be instrumental in 
over-burdening the poor landowners. Under the circumstances, I 
would request the Government to withdraw this Bill temporarily and 
appoint an expert committee to go into the details of this legislative 
measure. As a matter of fact it should make the people in general 
and the landowners in particular, take initiative in this work. If this 
is done, I am sure, there will be no heart burning in them. They will 
instead help the Government in devising ways and means tor bringing 
in such a legislative measure which would be instrumental in doing 
maximum good to the maximum number. Such a step on the part of 
the Government will, I am sure, enable it to solve the problem of 
checking further erosion by the action of chos which the landowners of 
our State are faced with and thus people will not get a chance to make 
complaints to it.

With these words, Sir, I would request the Minister-in-charge of 
the Bill to withdraw it temporarily with a view to making some impor
tant changes in it after careful consideration.

Shri Prabodh Chandra (Gurdaspur, General, Rural): Sir, the
various plans and development schemes which our Government has 
embarked upon from time to time have led the hon. Members of this
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House, and also the general public, who have directly been affected 
by these and who have already had bitter experiences, lose faith and 
coddence in its intentions and also in the day-to-day administration 
of its functionaries You are ful y aware of the fact, Sir, tiiat many
houses have been constructed in the new townships for accommodating 
our displ iced brethren. If you estimate the expenditure incurred on 
the construction of fhese new houses, you will lind that the 
money spent has been wasted ruthlessly. It is generally heard
that if the houses on the construction of which our Government 
has spent about five thousand rupees each, were constructed 
through private agencies, then that would not cost mo e than two 
thousand rupees. The material u ed by the Governm nt is of a very 
inferior quality On removing the outer plaster of the walls of these 
houses it will be found that instead of baked bricks unbaked biicks 
have been used and that sand has been used in the plaster instead of 
cement. People have been crying hoarse against the inferior material
used by the Government while constructing these houses. Complaints 
and representations have been made by the people both to the Central 
and the State Governments. But all their cries have so far proved 
futile. Whenever our Government has undertaken to do any work, 
people had to repeat their tales of woe because of its failure in 
accomplishing it. lhe public Works Department which is in-charge of 
the construction work of the Government, is a very complicated depart
ment, and a very expensive department and the huge expenditure 
incurred by the Government on its white eleplunts is a great burden 

both on the people and the State exchequer.

Further. I would like to bring this point home to the hon. 
Minister in-charge of the Bill, that the officers whom wide powers are 
given to spend large sums for checking erosions by the action of chos, 
spend these amounts on their own person. I have had a very bitter 
experience in my own district of Gurdaspur. I he Punjab Government 
sanctioned Rs54,000 to the District Board for the construction of 
roads in the district. 1 he amounts originally meant for tne construction 
of roads were spent on the establishment in the form oi salaries to 
Government servants, drivers and on the maintenance ol road rollers 
etc. Mr. Sp aker, you will be surprised to lea.ru, that out of these 
fifty four thousand rupees, only six or sev. n thousand rupees were 
actually spent for repairing roads at different places and the rest of 
the am mnt was spent by the officers on their own person and their 
establishment.
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Sir, I am sure that if the Government takes all these powers into 
its own hands it will greatly overburden the public instead of afford
ing any relief to them. People instead of showering encomiums upon 
the Government will curse it for overburdening it. The people in 
Hoshiarpur district were experiencing great difficulty in procuring 
d;inking water for themselves. The Government spent lakhs of rupees 
in sinking tube-wells in the district. After doing so the Government 
has now decided to charge water tax at the rate of Rs 3 per individual. 
Even a child who may be only six months old will not be exempted 
from the payment of this water tax. This is the way in which the 
administration is being carried on by the Government. I would 
submit, Sir, that the Government has already earned a bad name for 
pursuing a bad policy but it should not now show such indifference 
to the welfare of the people that they may feel impelled to hurl 
abuses on it. I would, therefore, appeal to the Government that it 
should withdraw the present Bill. Government has entrusted the 
work of constructing bunds to the village co-operative societies. The
Government should provide all the necessary material at controlled 
rates otherwise if the wmik is left entirely at the discretion of the 
officers I am afraid that out of 10 lakhs of bags of cement which mav be 
sanctioned for this purpose only one lakh bags will be utilised and the 
remaining will go to the officers incharge of these operations.

Sardar Shiv Saran Singh (Parliamentary Secretary) {.Hindi) : Sir,
I would like to say something on this Bill as most of the area in my 
district is affected by !Chos\ There is no doubt that this Act came 
into force about fifty years ago. Several steps were taken from 
time time to protect the land from erosion by the action of 'chos\ 
During the British regime many schemes were formulated but all of ' 
them were kept in the cold storage. After August 15, the hon. 
Sardar Kartar Singh and Sardar Gurbachan Singh Bajwa convened a 
‘cho’ conference where officers of the Irrigation Department, technical 
hands of the Forest Department and Other persons of those ilaqas 
which were affected by ‘chos’ were summoned. This conference after 
deliberation made short-term and long-term proposals to the Govern
ment. Though these proposals were not accepted by the Government 
in toto yet ir took action on certain proposals which were accepted by 
it. 1 he Government supplied tractors to this district for cultivation 
of land. This step is not sufficient and there is a need for intensive 
work according to plan. The machinery of the Government moves
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at a snail’s pace on account of red-tapism and it is why the execution 
of schemes is often inordinately delayed. The services continue to 
work in the same old fashion and this is the reason why the proposals 
of the ‘cho’ conference could not be given effect to. The object of 
the Bill is not to inflicit any hardship on the land owners but to 
get the work of levelling, terracing and embankment of fields 
executed in a proper manner. The Government wants to make 
people realize the importance of conservingTheir land. if adequate
arrangements are not made, most of the areas in the districts of the 
Stite would be subject to erosion by the action of ‘chos’ . The 
Government has promulgated an ordinance by which it has become 
compulsory for the persons above 14 years of age to vdunteer 
themselves to fight the locusts menace. But we find that people have 
cheerfully volunteered themselves in large numbers, in response to the 
call of district authorities. With the supply of tractors by the 
Government if the public co-operates in supplying labour for 
conservation of such lands I think the problem of ’chos’ can be sucess- 
fully' tackled. If the people remain oblivious of the importance of 
this task and do not cooperate with the Government then thrt only 
course open for the Government :s to get the work executed through 
its own agency and recover the entire cost from the zamindars.

Sardar Bachan Singh : Sir, If the Government gets the work
cf levelling, terracing a'nd embankment of iields executed through its 
own agency and recover the full cost from the zamindars it will consti
tute a great burden upon them.

Sardar Shiv Saran Singh : Sir, I would draw the attention of my
hon. Friend to the Statement of Objects and Reasons where it is stated 
that the Government would recover the cost ‘ if considered necessary’ . 
Nothing can be forced upon the people against their wishes in a 
democratic form of Goveri ment. The Government do not intend to 
squeeze money or force somet'ing on the people. I would, therefore, 
ask the hon. Chief Minister to clarify the policy of the Government 
and say if any provision has been made in the Budget to end the 
menace of chos’ . I would ask my hon Friend Sardar Bachan Singh to 
support this Bill as by opposing such a measure I feel that he is not 
realizing the gravity of the menace. Instead of showing any sympathy 
towards us he is advising the Government to go counter to our interests. 
With these words, Sir, I would ask the House to pass this Bill.
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Minister for EjUcation (The hon. Sardar Narotam Si*ngh)
(Punjabi) Sir, I h ,ve risen to reply to the various objections 
raised by my Friend Sardar Bachan Singh. He has himself admitted 
that the area of land which is being damaged due to erosion as a 
result of the action of Chus is increasing from year to year. Under 
the old Act which is about 5U years old the Government has not been 
able to check this erosion of land. It was for this reason that it was 
considered necessary to amend the Preservation of Land Act in a 
suitable manner and thus enable the Government to have the work 
done as it should be. A ready the area of land in this State is much 
less than what was before the partition. In view of our food and 
timber problems, we cannot afford to lose any more land.

Sardar Bachan Singh raised one important point by saying that 
all the cost involved should be borne by the Government. I submit 
that when the benefit ol the scheme is to reach the landowners 
concerned, why should they not pay towards its cost ?

Sardar Bachan Singh : l never said that the whole cost be met
by the Government.

v Minister for Education : Sir, the hon Member did say that the
Government should provide the necessary funds for this scheme. 
My submission is that since the people ate to reap the benefit, it is 
their duty to contribute to the cost involved.

As regards his fears that the Bill leaves no scope for private 
initative and that the Government might in all cases like to undertake 
the w7ork itself, 1 might assure him that this is not the intention of 
the Bill- li the landowners concerned are willing to do the work 
as the Government desires, the provision exists that they may be 
allowed to do so. The Act as it is provides for the realization of 
costs equal to ten times the land revenue. The amount thus realised 
being totally insufficient has been the chief cause of the failure of 
the Act. If the provision for meeting the whole cost by the land- 
owners-concerned is not made, the work will never be accompolished. 
Another improvement sought to be made in the Act is to vest in the 
Government powers to get the work done or if necessary to* undertake 
ta do the work itself and realise the costs from the landowners 
concerned l might also assure the hon. Members that the Government 
will realise only the actual costs and will jiot make any profit out of 
the job. Our aim is to serve the people where they cannot help
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themselves. This provision of vesting the Government with ^powers 
to get the work done is nothing new. It exists in other Acts also. 
My Friend Shri Prabodh Chandra should rest contented that the 
Government has no ulterior motives in bringing this legislation before 
the House. I am thankful tov Sardar Buchan singh for not having 
called in question the motives of the Government. Shri Prabodh 
Chandra, of course, cannot help doing it. Sardar Bachan Singh has
rightly blamed' the previous Government for ignoring this vital 
problem. Wirh these words, Sir, 1 commend this Bill for acceptance 
by the House

Mr. Speaker : Question is —

That the Punjab Land Preservation (Amendment) Bill be taken into 
consideration at once

7he motion was carried.

Mr. Speaker : The House will now proceed to consider the Bill
clause by clause.

Clauses 2 to 4

Mr. Speaker : Question is —

The clauses 2 to 4 stand part ol the Bill.

The motion was carried 

Clause 1
/

Mr. Speaker : Question is —

That clause 1 stand part of the Bill

The motion was carried.

Title

Mr. Speaker : Question is —

That the title be the title cf the Bill.

The motion was carried.

Minister for Education (The hon. Sardar Narotam Singh) : 
I move :—

Tnat the Punjab Land Preservation (Amendment) Bill be passed.



Land Preservation Amendment) Bill (5) 59

Mr. SpeaKer : Motion moved—

That the Punjab Land Preservation (Amendment) Bill be passed.

Sardar Bachan Singh (Ludhiana Central, Sikh, Rural) {Hindi) : 
Sir, two different opinions have been expressed by the hon. Members 
on the Government side. While the hon Minister has admitted and 
appreciated that we have not called in question the motives of the 
Government in bringing this legislation, his supporters are of the view 
that we are out to 'cut their throats’ . Here I am reminded of the 
well known adage—

>rere1 5*3 tm3 i
Well, Sir, nobody can find fault with the aims and objects of 

this Bill, which are no doubt good. Lakhs of acres of land have been 
devastated in the Punjab as a result of the action of the chos and 
it is essential to stop this havoc. But, Sir, my submission is, will 
this legislation be able to cope with the situation ? Will not this Bill 
if passed, as it is, add to the amount of haphazard legislation that has 
been enacted by this Assembly at the instance of the Government 
since the partition ? Or, is it that the Government has no real 
intention of implementing its provisions ? Why then this tinkering 
with a problem of very great magnitude ? After its passage, huge 
responsibilities will come to rest on the shoulders of the Government. 
Is the Government ready to discharge them ? The Budget is yet 
to be presented and I can’ t say how much money will be provided 
in it in connection with preservation of land. All I can say is that the
problem is a gigantic one. I have myself seen the havoc wrought 
by chos and I doubt if it can be stopped by spending thousands or 
•ven lakhs of rupees. A crore or two of rupees might go someway to 
solve the problem, such is its magnitude.

Sir, I wish to bring to the notice of the Government that if it 
-esires to accomplish some work in connection with the preservation 
of lands it should arrange to commence work on a large scale i e. on 
large areas of land as all the work done on small areas is likely to be 
undone by the rains with the result that all money spent by the 
Government and the people would go waste. And then this work 
should be immediately taken in hand after this Bill is passed so that
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a consider ible work is finished before the rainy season sets in. If
the hon Minister m-Charge has visited the affected areas, he will agree
with me that tin small chos develop into big rhos during the rains and
cause havoc to the lands So it is necessary that we should stop the
existence of some chos in some va~t areas 'A land to demonstrate to the '
people that such a thing.is possible and is sure to go a long wav towards
their prosperity. 1 am sure th »t such demonstrations will serve a very
useful purpose. We have already seen that demonstrations relating to
the consolidation of holdings have very much impressed the people and
they think that such a work is calculated to enhance the value of
their lands and increase their produce. Similarly when work will
be started for the preservation ol lands and the Government a -
monstrites to the people the usefulness of the enterpnze they are
sure to co-operate with it but then 1 again repeat that the hon.
M.inister-in-Charge should show some substantial results belore
lams set in. if vcik is dene oily in small areas, 1 think
it may do more harm than good as the chos would most certainly
wash away the lands on which work has been done and such
a thing might discour ge the land-o hirers from subjecting themselves
to the scheme ol land preservatic n. But I have no doubt that if
work is done in some thousand acres before the rainy season, the
Government shall have done a good de d. It should no longer 
hesitate to undertake useiul schenn s as the one which is under 
consideration. Such a scheme does not require a long range .polity.
It may here be said that it i possible to understand long range 
policies but c..re should be taken that simple po Tponeine.it of 
things is not confused with long range policies. There are things 
which h *ve to b • done speedily and in a short time and they should 
not be postponed for veiy long years O' course, if there are schemes 
which can materialize in yeais, nobody will insist on ach eving 
them in a twinkling of the eye. Still we should never forget that 
we are living' in an age of speed and we should work very hard if 
we have to keep pice with the rest of the world. The Government 
should, therefore, do all in its power to reclaim the five lakh acres of 
land which are lying w .ste through whatever agency it is possible 
to do so. It may utilize its officers or may ask for the cooperat
ion of the people themselves. 1 he hon. Ministers, the Parliamentary 
Secretaries and the hon Members of this House cm do useful work 
by persuidlng the people to undertake this work. I am at one 
with tiie 11' > i vli.iiwer in-3 urge wii m he says tint it m y  not be
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possible to persuade everybod}7 and in exceptional cases the Govern
ment might be called upon to interfere. But then if the Govern
ment has to interfere in exceptional cases only, it should leave no 
stone unturned in securing the general cooperation of the people 
I would also say that nobody should regard the question of preser
vation of lands as relating to party politics. It is the duty of every
body lirespective of the party he may belong to, to do his utmost 
in producing and maintaining the wealth of this State. Such questions 
are ibove party politics. At any rate, m̂  party is of the opinion that 
so far as the food problem is concerned no party should make a capital 
of it. It should on the other hand help produce as much food as is 
possible. And as the question of preservation of land is directly connected 
with grow-more food, I think it is incumbent on everybody to cooperate 
and not to put any obstacles in the way of achieving useful results.

Sardar Swaran Singh (Jullundur West, Sikh, Rural) {Puajabi): 
Sir, this Bill which is in its third stage gives very wide powers 
to the Government. When this Bill becomes law the Government 
will be enabled to charge from the people instead of ten times of 
of the land revenue by way of expenditure the whole of the actual
cost of the work. The acquisition of these powers throws a very 
great responsibility on the shoulders of the Government and the Govern
ment will have to give a positive proof of the fact that it is in a position 
to bear it. The people at large are under the impiession that the wrork 
done by the private individuals or the private agencies is always much 
better and much less expensive than the work that is got done through 
the Government agencies. x

'l hese expenses have to be paid by those poor proprietors who 
are already faced with many difficulties If all the expenditure in
cluding the charges of thd contractor, share of the official in-charge and
the travelling allowance of high officers, are to be recovered from the 
poor peasants and petty proprietors, it is better not to hav a Bill of
this kind. I shall, therefore, request the Government to make arrange
ments t” ensure that when under the provisions of this Bill, they take 

, possession of a piece of land for levelling or terracing it, least possible 
expenditure is charged from the land-ovners. 1 want to draw the atten
tion of the hon. Minister-in-charge to the feeling prevailing among the 
Members of this House on the question of incurring expenditure for obt
aining technical plannees or other experts. The Capital project is of the 
value of over a crore of rupees and the expenditure of ten or twelve
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thousand iupees in connection with it was not a major expenditure, 
but the criticism made by the Members must have revealed their mood 
to the Government. The expenditure to be charged from the peasants 
under the provisions of this Bill will be a few hundred or at the most a 
thousand rupees but it should not be such as might be regarded as 
completely useless. If unnecessary expenses are recovered from the 
poor people, it will create complications and the Government will be 
faced with a difficult situation. It is, therefore, essential that the least 
possible expenditure s' ould be incurred under the provisions of this 
Bill. Moreover, it is not necessary that the entire expenditure should 
be thrown on the poor landowners. The Bill, prescribes the upper 
limit. It merely lays down that the Government has the power to 
recover these expenses from them. The rules to be framed under this 
Bill, .when it becomes an Act, should be sucn that the owners of 
very small holdings derive greatest benefit from it. A certain limit 
should be fixed up to which the land owners should be liable to pay 
only a part of the expenses. It is al ays good for the Government 
to be armed with powers but these should be used in such a way so 
as to result in the greatest good of the largest number. I shall, there
fore, request the lion Minister-iu-charge to give an assurance that the 
least possible expenses will be charged from the poor landowners. If 
the Government decides to recover all kinds of expenditure, including 
the salaries of the entire organization-from the lowest official up to 
the Financial Commissi oner-it would be a great injustice to the poor 
zamindars. It shall be legitimate to recover the cost of the labour 
and charges for the use of tractor, but if the record of expenditure 
is maintained in a manner characteristic of some other Government 
organisatb ns, it would be a great hardship for the poor people. A very 
strong feeling already exists with regard to such matters and it is the 
duty of the Government to se that the poor landowners, who are 
aheady hard-pressed, are not unduly burdened. The expenditure should 
not be out of all proportion with the advantage to be derived from it. 
This Bi:l. when passed, should be administered in such a manner as to 
bring about the greatest good with the least possible expenditure.

Chaudhri Kartar Singh (Hoshirapur West, General, Rural) 
(Hindi) : I wish to congratulate the hon. Minister-in-charge on his
moving the Punjab Land Preservation (Amendment) Bill. It will save 
those lands in the State which are being destroyed by streams and chos. 
District Hoshiarpur is one of those places where great damage is being
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done to the lands by erosion. Last year, the Government appointed a 
committee to go into this question and I was a member of that 
committee.

Mr. Speaker : The. proceedings of that committee are not to be
relerred to.

Chaudhri Kartar Singh : ' Mr. Speaker, I am referring to the 
advantages which the proposed Amending Bill will confer on the lands 
which are being damaged by chos When the committee appointed by 
the Government went through the official records, it was found that in 
the Settlement of Hoshiarpur district done for the first time after the 
establishment of British rule, it was stated that the length of chos and 
streams in this district was about fifty miles. The Revenue Officer 
went on to record that the streams were very deep and their banks were 
sufficiency high. There are said to have existed thick growths of trees 
on the banks of chos. What do we find now ? At some places the 
level of water is the same as that of the land around it while at other 
places the water overflows its banks. T his results in very valuable 
land, costing from Rs. 50U0 to Rs. 8,000 per acre of three tehsils of 
Hoshiarpur district, being damaged by erosion. It is a misfortune of 
this district that it cannot get any relief under the Land Revenue Act 
or some other provision. It is provided in the Land Revenue Act that 
because the damage caused to lands in this district is the result of 
annual rains, it can be given no relief on that score. In the Amending 
Bill, now under consideration, it has been provided that for the 
construction of embankments and terraces the Government can, if 
necessary, recover entire expenditure from the land-owners instead of 
realizing only ten times the land revenue.

I would like to submit, Sir, that ever since this legislature started 
functioning, it has been passing legislations which have been putting 
the burden of expenditure on the poor peasents. With the enactment of 

* new legislations, the administration is becoming more costly. I admit 
that this Bill is quite necessary, but has the Government ever thought 
that the poor peasants of Hoshiarpur district whose holdings vary from 
two to thiee acres will be hard put to it to bear the expenditure contem
plated in this Bill ? Besides, there is a political aspect of this question 
also. Whenever the Government needs soldiers to fight for it at the 
heights of 14,000 feet, it draws upon the Dogras, Jats and Sikhs. But 
when it comes to passing legislation it puts extra burden of taxes on the
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brothers of these soldiers., I don ’ t say that the Government should 
levy more taxes on the townspeople to meet this expenditure. There is 
another solution of this problem also. The word used in the Bill is ‘may' 
It says that the Government may charge the whole expense. I would 
submit that if this Bill is to be enacted and the iand worth crores ot 
rupees is to be saved from erosion, I would make some suggestions to 
the Government. Firstly, the lands which are wasttd by chos and 
streams cannot be saved from the sand that reaches them from above, 
unless the Government takes over the forests lying in the upper reg ons. 
The British Government paid attention to this matter right from the 
time when it took charge of Hoshiarpur district. With the migration of 
Muslim shepherds, the forests on the Shivalak hiUs have grown very
thick and are not being properly maintained. It is, therefore, necessary 
that those forests should be taken over by the Government so that the
streams passing through them do not carry sand to the plains. The 
land-lords and the tenants living in the villages want that enough wood 
should be left for them. For instance, the wood near the villages 
should be left for the villagers. The rest of the forests should be taken 
over by the Government. This would bring two-fold advantage to it'. 
Firstly, it would be a source of income and secondly the lands will be 
saved from the sand which streams carry irom the forests to them. 
Secondly, the Government should fix a share of the zaminda^s in the 
lands to be reclaimed. Should I hope that the hon. Minister-in-charge
will pay attention to these two suggestions of mine? When the 
British Government took charge of Hoshiarpur district, there were only 
50 miles o 1 chos in it. But today they extend over 700 miles and they 
have eroded 3 A lakh acres of cultivable land. When during the floods 
the bullocks of the zamindars are washed away and their lands are 
wasted, the Government gives them no iemission in the land revenue or 
any other grant. On the other hand, the Government has brought 
this amendment. This is not the solution of the problem. The 
immediate solution is that in Hoshiarpur district where chos work so 
much havoc with the lands, the holdings should be consolidated on 
war-level as an emergency. This work of consolidation should be carrieo 
out first of all in the case of holdings varying from two to three acres.

It was, Sir, this district in which al out 150 police pons were posted 
by the British Government to stop people taking part in tiie political 
movement of 1921. Sometime back our Government announced that
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the punitive taxes of those police posts would be refunded. But I 
am sorry *o say that this has not been done so far.

Mr. Speaker : It is not relevant to the question.

Chaudhri Kartar Singh : I want to submit that the Government
while putting any extra burden on the people of my district should 
take into consideration the repression perpetrated on them by the 
British Government and their poverty today. I submit that it should 
first take over the forests and, secondly, the holdings should be 
consolidated in six month’s time. hirst of all, the holdings of the 
villages on the banks of the Chos should be consolidated and then those 
chos should be canalised by means of bull-dozers. Twenty five per cent 
of the land so reclaimed should be auctioned to meet the expenses
of the Government.

Mr. Speaker : Hon. Member is not to the point.

Sardar Ajit Singh : He is giving very useful suggestions.

Mr. Speaker : That is why I have allowed him to say things to
a certain extent.

Chaudhri Kartar Singh : Sir, it has been provided in the
Amending Bill now before the House that the Government can charge 
the whole of the expenses instead of ’ 0 times the land revenue. This 
expense can be met by the auction of 25 per cent of the land so 
reclaimed. But I am afraid, no attention will be paid to this 
suggestion of mine. I would point out to the Government that if 
the holdings in this district are not consolidated, the lands cannot 
be reclaimed Along with this, the forests should be taken over by 
the Government in order to save the lands from the sand coming 
from those forests in the streams. If these suggestions aie implemented
our ills can be removed.

Sir, my submission is that if this slow speed continues, there will 
be dissatisfaction among the people. The work which ought to have 
been completed within six months after partition is still undone. 
Government should take over two or three chos at a time and complete 
them. Of course, I fully realize the difficulties that stand in the way 
of the Government. I also know that the Government has no magic- 
lamp with which to complete such schemes in a minute. But still 
I should like to submit that one stream in each of the lour Tehsils
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of Hoshiarpur district can be taken over by the Government and 
work can be started.on them for the present. In this way, the people 
will have something before them to g ive ‘ them some satisfaction at 
least. I hope my suggestion will fall on willing ears and some steps 
will be taken in this direction by the Government. With these words, 
I congratulate the Government on bringing in this amending Bill 
and resume my seat.

Dr. Bikram Ghand (Una, General, Rural) : Sir, the Amending 
Bill which is before the House for consideration concerns mostly 
the districts of Hoshiarpur and Ambala. These are the two districts 
which are de7asted by chos during the rainy season. My hon. Friend 
Sardar Bachan Singh has explained the manner in which new chos are 
formed every year and the havoc they play in these districts. These 
districts are inhabited by poor pea ent proprietors whose holdings 
are small. There are very few well-to-do farmers in these districts. 
The burden of this loss falls on the shoulders of poor people. Here 
I wish to submit that the object of this Bill—whi *h is to recover full 
cost from the poor people instead of recovering up to the maximum 
limit of ten times the land revenue—places a heavy burden on the poor 
land-owners of these districts. It amounts to shear injustice and I 
would like to suggest that in the interests of the poor this work on the 
chos should be made a part of the Grow-More-Food campaign. In 
this way, the burden will be removed from the shoulders of the poor 
people. It is not possible under the present laws to make it a part 
of Grow-More-Food campign Then I would appeal to the Government 
+o make such rules as may go a long way in mitigating the suffering 
of the poor and in lessening the burden that this Amending Bill 
involves. Another submission that I wish to make is that the speed 
of the consolidation scheme in Hoshiarpur District should be increased 
so that it might help in the Grow-More-Food campaign. My hon. 
Friend Chaudhri Kartar Singh has also laid emphasis on this point.
I would like to repeat here that the work in connection with chos 
should be made a part of the Grow-More-hood campaign so that 
expenditure on them may be borne from that item instead of asking 
the poor people in Hoshiarpur and Ambala to pay for that.

Sardar Dalip Singh Kang (Ex-Member West Punjab Assembly 
representing Layallpur East, Sikh, Rural) : Sir, I wish to congratulate 
the Government because it has considered it necessary to give its 
attention to the problem of ‘chos* and has consequently brought
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forward this Bill before the House to-day. The problem of chos 
is essentially peculiar to the districts of Hoshiarpur and Ambala. 
As a re ident of Ambala who knows such matters, I can say for th e 
information of the hon. Members that the problem of chos in these 
districts is an old one. If we look to the history of this ilaqa, we 
shall find that it was the area round abDut'Ambaia which was colonised 
by the Sikhs after the conquest of Sirhind. At that time, the problem 
of chos was not so acute because the rulers had wisely conside ed 
it desirable to check the menance of chos at their very source. 
There was a general order that nobody should keep goats and sheep 
in the Shiwalak Hills. This was because if thire are no goats and 
sheep in the hills there would be abundance of vegetation and under
growth with the result that when there is rainfall the amount of water 
would not go down the hills with a great rush and speed carrying 
with it the soil from the hill-sides. When there is no silt in this water 
it goes down and passes through the plains in its natural courses. 
If there is silt in the water, naturally, it will leave it in its way and 
consequently it will often change its course and will thus damage the 
crops and fields of the peasants. After the partition although we have 
many other difficulties, but in one way we stand to gain in this 
ilaqa. Many of the Gujars who lived in the ^Shiwalak Hills have 1 ft 
the place and so the number of goats and sheep in these hills has 
been greatly reduced. If our Government pays more attention 
towards this matter and places some stringent restrictions on goats 
and sheep in this area, much good can come out of it. By following 
this policy in the Shiwalak Hills, the silt which the rainwater carries 
with it during its course of journey to the plains, will not be so carried 
and the chos will do much less damage to the districts of Ambala 
and Hoshiarpur. Another matter towards which the Goverment should 
devote more attention than it does at present, is that of canalising 
the chos. A vast area of land in the above-mentioned districts 
has been rendered uncultivable by the action of the chos. It is 
not only chos which do damage to the ciops and lands o f the poor 

"farmers but there are many other Nalas and small streams which 
during the rainy season play havoc with the fortunes of these poor 
people. The h< n Members are aware of the fact that in ^Ambala 
district the average amount of rainfall is about forty inches in a year. 
Whole of this water disperses itself in the form of many small ' Nalas ' 
running in various directions. This damage which they do is very 
extensive in this ilaqa. In order to avoid it, it is most necessary that
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the Government should undertake terracing and the embankment of 
fields. The Forest Department has been realising the danger of chos 
and in order to remove it the department had been undertaking the 
plantation of trees on the sides of the chos. But this step though 
very useful has not been able to meet the need entirely, because the 
rush of water bv such plantation is diverted fiom one bank of the 
cho to the other. The real problem can be solved only by controll
ing the rush of water by dams or otherwise and by regulating the flow. 
The course of the flow of water should be canalised so that the present 
zigzag courses of these chos may not do any harm to the villages 
and the fields. The task of canalising should be undertaken by the
Govern nent in order to control the flow of water and the silt should 
not be allowed to remain in the passage where w iter flows. It should 
be removed by proper digging operations so that there is no resistence 
to the flow of water. But before any work of canalising the chos 
is undertaken by the Government, it is essential that the consolidation 
of holdings in the villages by the sides of the cnos is completed. This 
is necessary because unless this is done there will be disputed points 
raised by the people in such villages regarding their lands. After the 
consolidation of holdings in >such villages, the lands that might be 
saved by the activities of the Government in respect of chos can be 
taken over by the Government and d sposed of in any way it likes. 
This can provide funds for further work in connection with the chos. 
My submission is that in this way there would be no need for this 
amendment and the difficulty which the Government is experiencing 
in respect of funds would d sappear in no time. As a matter of fact, 
the poor farmers should not be burdened with the responsibility of 
providing funds for this work.

. '1 hen, Sir my submission is that this erosion problem is not the 
creation of the zamindars themselves. It has been the result of the 
neglect on the part of the British Government who permitted the 
Gujars to graze their cattle in the Shiwaiiks which the Gujars 
gradually denuded by constant cutting and removal of jungles. 
Consequently, the streamlets came down particularly during the rainy 
season, with enorm ms speed for want of any natural obstacle like the 
foliage or shrubbery on the Shiwaiiks, and thus eroded lands situated 
in the submountainous ilaqas of Ambala and Hoshiarpur districts.
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Mr. Speaker: This argument has already been advanced by
several hon. Members.

Sardar Dalip Singh Kang: Since 1 was absent from the House
for sometime, I could not hear the speeches of the hon. Members, 
otherwise I would have been chary of repeating this argument. 
However, I wish to urge upon the hon. Minister that the responsibility 
for making good the damage caus.d to the lands of the zamindars 
by erosion lay entirely with the previous Government. Since this 
Government ic the successor of the past Government, it should consider 
this, problem as a bad legacy left by jts  predecessor. I would, 
therefore, submit that it is the bounden duty of the Government to 
adopt effective measures to put a complete stop to the ravages of the 
clios. I feel that the peasants and zamindars who have suffered a lot 
as a result of tln̂  irosion of their lands by the action of chos are too 
poor to bear the full cost of the works to be executed by the Govern
ment for overcoming the cho menace. I think that the recovery of 
the amount to the extent of 10 times the land revenue, as provided in 
the parent Act, is quite enough and that they should i ot be further 
burdened with* any more taxes in this connection I would further 
suggest that the small holders possesmg 10 acres of land should 
be altogether exempted bv the Govermne it from the payment 
of any due towards the cost c f the works All other zamindars 
owing more than 10 acres of laud may be made to pay at the rates 
laid down in the Land Preservation Act, 1900, for the measures 
adopted by the Government to safeguard their lands.

in the end, I would impress upon the Government the desirabi
lity of canalizing the chos and building proper dams with a view to 
saving the lands from the depredations of chos. I hope that the 
suggestions put f >rward by me regarding the solution of this vital 
problem will receive due‘attention at the hands of the Government. 
With these vords, Sir, J resume my seat.

Thakur Dalip S ngh (Kangra South, General, Rural) {Punjabi): 
Sir, this Bill h is been discussed threadbare but I, b o, would like to 
makiS a few observations about i*. L goev without s ying that the 
problem of er sion of lands by the action of cho a has assumed alarming 
proportions in the State, The sooner it is solved, the better it uould 
be for the good of zamindars in particular and the State in g meral I ap
preciate that the Government has moved in the matter and put forward
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this measure. But I do not agree to the proposal made therein 
regarding the recovery of total cost from the zamindars for the 
execution of works necessary to stop erosion. I have serious 
apprehensions on the basis of my past experience that the works to 
be executed through government agency would, involve a heavy ex
penditure and less return as has invariably been the case. There is 
very little hope of any benefit accruing to the zamindars as a result 
of the steps intended to be taken - by the Government under this 

' measure.
Then, Sir, I may point out that a remarkable experiment is 

already being carried out for the last five years at different places in 
Kangra district with a * view to combating the cho menace and 
protecting the lands from erosion. Jt is like this. The zamindars of 
each village whose lands had been subject to erosion by the action of 
cbos have formed themselves into cooperative societies. These 
societies bear the whole cost .or the measures intended to 
stop erosion and utilise the whole income accruing from the lands thus 
reclaimed for the general welfare of the people of the village. For 
instance, 'hospitals and schools are opened, roads are built and the 
sanitary conditions of the villages are improved and so on. I, therefore, 
suggest that the Government should take advantage of this experiment 
and try it in Hoshiarpur and Ambala districts where the cho 
problem has become very acute. In other words, the Government 
should instead of undertaking the work itself, entrust its execution 
to the hands of the zam nclars themselves in the affected areas on 
cooperative basis. l am sure that the Forest Cooperative Societies 
thus formed, will be able to accomplish the” task at a less cost witli a 

■‘greater'efficiency and in the shortest possible time Besides this the 
Government will be saved of much expenditure, which it will have to 
incur on the setting up of the new organisation to deal with the cho 
problem. I am, therefore, strongly opposed to the propose,! that the 
Government should undertake the execution of works for dealing with 
the erosion problem and burden the zamindars with the whole cost 
involved in it. I would rather suggest and urge upon the Government 
to set up Forest Cooperative Societies in every village of the olio- 
affected areas to carry out the task of checking further erosion. Thus 
whereas the lands will be preserved effectively by the efforts of the
zamindars themselves, Government will not be subjected to any 
financial burden in this regard. I hope the hon. Minister will pay due 
attention to what f have submitted to resolve this difficult problem.
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Minister for Education (The hon. Sardar N'arotam Singh) 
(Punjabi): Sir, I feel very grateful to the hon. Members who have put 
forward very useful suggestions for combating the cho menace. I assure 
my hon. Friends that these suggestions will receive my best attention 
’and I will also get them thoroughly examined by the departmental 
experts concerned. I may tell the House that this Bill has been 
brought forward by the Government entirely for the benefit of the 
zamindars. It goes without saying that the Government feels very 
proud of its peasantry, which is the backbone of this State It 
considers the interests of (he zamindars as paj amount and makes every 
endeavour to improve their lot.

I am glad to note that this Bill has the support of al sections of 
the House as no amendment to this measure has been moved. Let me 
assure the hon. Members that the views expressed by them on the 
subject will be full}/ considered. I hope that this Bill will be passed 
unanimously.

Mr Speaker : Question is— ’

That the Punjab Land Preservation (Amendment) Biil he passed.

The motion wrn canned.

THE EAST PUNJAB REFUGEES REHABILITATION (BUILDINGS 
AND BUILDING SITES) (AMENDMENT) BILL.

Parliamentary Secretary : fSardar Ajit Singh) : I introduce the
East Pujab Refugees Rehabilitation (Buildings and Building Sites) 
(Amendment) Bill.

Parliamentary Secretary I ok ve—

That the East Punjab Refugees Rehabilitation (Buildings and Building
Sites) (Amendment) Bill be taken i to consideration at once.

\

Sir, while en‘Arcing the provisions of the main Act, certain 
difficulties were experienced by the Government which stood in its way 
of dis' osing of the new houses m the new townships which were 
built for our displaced brethren. 1 hese houses originally meant for 
our displaced brethern havo remained unsold for a long time as a 
result of wich these- have been damaged. Government has invested 
huge amounts m the construction of these houses and it is proposed 
to facilitate the disposal of these very houses by throwing their sale 
open to non-refugees as well.
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The other point towards which I would like to draw the attention 

of the House is regarding the realization of rent of these houses and 
mud huts constructed by the Government. As there was no provision 
for leasing out thes£ houses and mud huts on rent before, it has 
therefore been felt necessary to make the necessary amendment in 
the original Act.

Further, it has also been found necessary that rent, in respect of 
these houses and mud huts should be realized as arrears of land 
revenue. This Bill has been brought forward to make up the deficiency 
which existed in the old Act.

With these words, Sir, I commend the Bill for the acceptance of 
the House without making any amendment therein.

Mr. Speaker : Motion moved--

v That the East Punjab Refugees Rehabilitation (Buildings and Building
Sites) (Amendment) Bill be taken into consideiation at once.

Sardar Ujjal Sin^h (Ex-Member West Punjab Assembly 
representing Western Ttwns, Sikh, Urban) : Sir, it is a mater for
great surprise that at a time when thousands if not lakhs of refugees 
are without shelter and a good proportion of them are staying on 
pavements, government has thought it fit to bring forward ibis Bill. 
Does the Government believe that the housing problem of the 

^displaced persons has been solved ?o that they m«y throw open 
all the plots and all the buildings that were meant for the refugees 
to non refugees ? Hoes the Government think that the money 
and the evacuee land that was earmarked and meant to be utilised 
for the rehabilitation of refugees should be utilisedf or other purposes ? 
I do not know7 know why the Government has considered it advisable to 
bring in such a Bill. Has the Government gone into the reasons lor 
the refugees not availing themselves of these buildings ? erhaps the 
Government has not cared to realise that those buildings have not been 
purchased or have not been utilised by the refugees for good reasons. 
Some buildings are not worth the price the Government has fixed for 
them and some buildings are situated in lacalities wheie the displaced 
persons cannot affoid to live, and where there are no means of liveli
hood, for instance Palwal, Rewari and Klianna. (Interruption) I know 
of places where the Government has located these townships where they 
should not have done. In any case, if the buildings are not worth the



price which the Government has fixed for them, the Government should 
put these buildings to auction and make them open only for refugees. 
It is not necessary that all the extra amount that the Government 
has spent on these buildings should be realised from the pockets of the 
refugees. If a lower price is obtainable, let that lower price be 
accepted from the refugees. But these buildings should not be made 
a business proposition because they were not meant for that purpose. 
I, therefore, earnestly request that this Bill be withdrawn and placed 
again before the House after reconsideration.

(A t  this stage M r . Speaker vacated the chair and it was occupied  

by M r . Deputy Speaker)

Another object of this Bill is that the mud huts and those houses 
which are not still occupied; probably on account of high rents, or for 
other reasons should be given on rent and the rent realised as arrears 
of land revenue. But why should the ordinary law of the land in the 
matter of realisation of rent be set aside in respect of these buildings ?

Why should not the arrears of rent be realised in the ordinary way? 
The majority of these buildings, particulary the mud huts, will be 
occupied only by refugees and there is no reason why the Government 
should resort to this extreme method of realising the rent? I, therefore, 
request the Government to consider the matter in a sympathetic 
manner. The refugee problem is a very acute one. There are 
thousands of people who want shelter and still the Government is 
proposing to throw open these houses for non-refugees. As I have 
already submitted, Government has spent much more than what these 
houses are actually worth and if Government is not able to realise the 
full amount that it has spent, the refugees should not be penalised. 

X, th^jefore, oppose the motion under consideration.

Shri Vi rend ra (Ex-Member, West Punjab Assembly representing 
West Multan Division, General, Rural) (H industani) : Sir, I am really 
surprised to see this Bill being moved by a person who is a refugee 
himself. It has pained me to see that our Government which has been 
declaring in unequivocal terms that it would succeed in solving the 
refugee problem has not done anything substantial in this direction. 
Mr. Speaker, I hope you will excuse me when I say that by bringing 
forward this legislative measure our Government has given a clear proof 
of its failure in solving the refugee problem. My hon. Friend Sardar 
Ujjal Singh has in the course of his speech pointed out that our
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Government has declared it more often than once that the housing 
problem is very acute in our State and that sufficient houses are not 
available to meet the needs of the people As a matter of fac,t it goes 
without saying that there is hardly any day when we do not hear 
about the cut-throat competition in the urban areas f r getting even 
one-roomed accommodation. When this fact is brought to the 
notice,of the Government, it is repeatedly, given out that thj required 
number of houses for accommodating people is not available in the 
State. Mr. Speaker, you will see that the accommodation problem

in the urban areas is so acute that people wander from place to place 
for want of accommodation. At many places in the urban areas, 
families of our displaced brethren are experiencing great troubles in 
the matter of housing accommodation, so much so that two families 
find themselves huddled up in one room.

I
Sir, I cannot understand why these Houses which have been 

built for displaced persons are being thrown open to non-di-placed 
persons. These houses are lying .unsold not because there are no 
displaced persons who are willing to buy them, but the fact of the 
matter is that the price of these houses is excessive which no displaced 
person is willing to pay. The houses in these townships were built 
only two years ago but most of the houses leaked at many places 

.even during the first rainy 'season. If we look at the construction of 
these houses, we will find that very inferior kind of materia has been 
used and this is the reason that no buyer is coming forward to purchase 
these houses. In some townships neither any roads have been cons
tructed nor have the promised amenities been provided. So if these 
houses are not bought by the displaced persons, it is not their fault 
but the Government is to be blamed for this. The Go^rnment of 
India advanced money for the construction of these houses for the 
resettlement of refugees. There would, therefore, be no justification 
in letting out these houses to non refugees. The Government will 
do great injustice to refugees if it offers these houses to 
non refugees and by doing so the purpose for which these houses were 
constructed with the help of Government of India will be defeated.

Chaudhri Suraj Mai: Rest assured, that nobody will purchase
these houses.

Shri Virendra : I know that nobody will come forward to buy
these houses at the price at which these are offered. It may be possible
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that a few moneyed men may purchase these houses but built as they 
are, they will collapse after a few months. If the Government takes a 
sympathetic view of the situation and reduces their prices those 
houses may be bought by refugees. The fact that they are not being 
occupied is a clear condemnation of Government’s planning and 
construction. I would, therefore, ask the Parliamentary Secretary who 
has moved this Bill to see why roads have not been constructed and 
other amenities not provided in the new townships. He should also 
examine whether the price that h is been fixed for these houses is 
reasonable. The Government should be prepared to sell these houses 
to refugees even at lesser price. The displaced persons who were
previously living in magnificent houses before the partition are now 
putting up in two rooms or so and the Government would do well if it 
offers these houses to them at lesser price even if it has to incur a little 
loss I think we will not be able to evolve a solution of housing 
problem unless we show a bit of large— heartedness.

Secondly, I would submit, Sir, that a penal clause has been 
incorporated in the Bi'l that unrealised rent will be recovered as arrears 
of land revenue We should behave sympathetically with the refugees 
as loss of wealth and roperty has broken their hearts. If in their 
financial embarrassment they are unable to pay rent of these houses 
regularly then we should give them some reasonable latitude. If they 
feel some genuine difficulty in the payment of rent they should not be 
dealt with under this penal clause Without saying anything more on 
this point, I fully support'the suggestion made by my hon. Friend 
Sardar Ujjal Singh that the Bill should be withrawn and the whole 
matter considered afresh. The reufgees should again be given an 
opportunity to buy these houses I remember that about six months 
ago in reply to my question about these houses, the Government
replied that these houses will be purchased by the refugees who were 
then in the Camps after the allotment of lane was over. But may 
I know as to why these houses have not been bought by refugees 
when the allotment of land was finished long ago. It is, therefore, 
clear that these houses are worthless and nobody is prepared to buy 
them at this price. *Tn these circumstances, I think that the only 
way to solve this problem is that the Government should reduce the 
prices of these houses and after removing other difficulties should 
again give an opportunity to refugees to buy these houses. If the 
Government acts in this way I think the problem will be solved 
s itisfactoiily. '
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Shri Behari Lai Chanana (Ex-Member, West Punjab Assembly 
representing South East, Multan Division, General, Rural) (Hindustani) :  
Sir, after the sad death of Dr. Lehna Singh Sethi, I think this 
Bill Which has been introduced in the House is clearly indicative 
of the fact that urban rehabilitation problem requires right approach 
foi* its solution by the Government. This problem cannot be solved 
satisfactorily without putting heavy strain on Government Exchequer. 
It will, therefore, naturally be a losing proposition for the Govern
ment. If we cast our glance on the Budget speeches and His 
Excellency the Governor's Addresses delivered from time to time in 
this House we will find that Government has candidly admitted that 
the task of urban rehabilitation is stupendous and full of difficulties 
and that it has not been able to solve this problem satisfactorily.
I think the Government should take .up this task with straightforward
ness and sense of responsibility and discharge its obligations in this 
matter in the fullest possible measure. But? I am sorry to say that 
by introducing such a Bill before the House the Government has shown 
that it has scant regard for the welfare of refugees and that they 
should not henceforward look to the Government for the solution of 
their problems.

This Bill is thus a notice to the refugees that henceforth the Gov
ernment will consider itself absolved of the responsibility of urban 
rehabilitation and that they should give up all hopes in this respect. 
Apparently, this Bill may appear to be innocent but its implications

t
are of a far-reaching nature. Sir, what will those poor uprooted 
people think of this Government — those men, women and children 
who are forced to live in a huddled— up condition, eight to ten persons 
'ih a single room, when they will come to know that the Government 
has brought forward this legislation as a solution of their accommo
dation problem? Will they not think that the time has come for them 
also to lay no store by the professions of this Government and find out 
the course that they should adopt as a last resort to get their dues 
and Have their legitimate demands fulfilled? So for as I think it is in 
Government's own interests to withdraw this Bill. This is my friencly 
advice to them. If a mistake has been committed in bringing this 
Bill before the House, it is not necessary to insist on its being passed. 
This is not statesmanship. If the Government will ignore the advice 
of its friends and well-wishers it will have to thank itself for the conse
quences.
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It is manifestly clear, Sir, that the Government has had the temerity 
to bring such legislation before the House b cause of the fact that 
ever since tht death of the late Dr. Lehtia Singh Sethi the Cabinet 
has been without a refugee Minister. I  want to bring it home to 
the Government and especially the hon. Chief Minister that no Govern
ment can exsist for long which does not look to the interests of all 
sections of the people. True, in a democratic regime like the present 
one we may not be able to have everything that we need for our 
satisfaction, yet it is also equally true that it is the duty of the Govern
ment to see that‘ every body’s basic wants such as food, clothing and 
housing are at least fulfilled. I remember very well that when the 
problem of allotment of land had assumed a complex form the Govern
ment had of its own acc'ord formed a broadbased advisory committee 
to help it and efforts were made to find a solution of the problem in 
consultation with the members of this committee. After all, those 
who are Ministers should not think that since they have been exalted 
to this high position they have come to have a monopoly of C e 
intelligence of the State and therefore they need not consult any non
officials in any matter whatever. When the Government admits that 
the problem of urban rehabilitation remains still unsolved, was it not 
its duty to consult the representatives of the refugees, before taking 
such an impotant step as the bringing of this Bill embodying a proposal, 
fraught with far-reaching consequences, before the House? It is 
true that we do not represent any constituencies yet no one can deny 
that we have been co-opted as Members of this House for reason of 
our being refugees. While warning the Government not to show undue 
haste in this matter, I would like to make a few constructive sugges
tions.

Well, Sir, so far it has been the policy of the Government to sell 
the houses By auction giving them to the highest bidder in order to ' 
escape the possible charge of favouritism. In my opnion, this policy 
should not have been adopted as it has been responsible for discrimina
tion between the comparatively rich and the poor displaced persons. 
When no such discrimination was made while evacuating the 'displaced 
persons from West Pnnjab why should it have been practised indirectly 
in the matter of providing accommodation to them? Moreover, before 
passing t is Bill and selling the houses to the non-refugees the Govern
ment should also realise that whereas the prices of these houses are 
already high, the financial power of the refugees Sas also been dwindling
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from day to day. And keeping this thing in view the Government 
instead of throwing open the sale of these houses to non-refugees should 
have reduced their prices in order to enable the refugees to purchase 
them as suggested by my hon. Friend Shri Virendra, or have allowed 
them to purchase these on more easy instalments by spreading them over 
a longer period. Several subordinate Government servants have told 
me that the/ are very k ên on making some district their native place 
in East Punjab and would like to purchase the newly-built houses 
provided the Government gives them the necessary facilities. 
Therefore, Sir, I see no reason why these houses should be 
sold by auction making it possible for the comparatively rich to 
purchase them and ignoring the poor but deserving people who are 
willing to purchase them on instalment basis. I would urge the 
Government that these houses should be given to the subordinate 
Government servants departmentwise on instalment basis, since the 
financial position of every refugee is not such that he may b e able 
to purchase it in the auction. It is only in this way that the Govern
ment can to some extent discharge its responsibility in the task of 
urban resettlement. That its policy of urban rehabilitation should 
be confined to the wealthier of the displaced persons is a matter for 
shame. In the end, I would again urge that these houses should go 
to the poorer class of displaced persons. With these words, I would 
request the Parliamentary Secretary to withdraw this Bill.

Sardar Ajit Singh: What are the other suggestions? The hon.
Member has given only one suggestion.

Shri Behari Lai Chanana: First, that the Government should
give these houses to subordinate Government servants; second, tha  ̂
it should give them on easy instalments spread over a long period; 
third, that it should reduce the prices and sell them to the poor 
Section of the refugees; fourth, that it should give the houses to the 
refugees on long-term lease charging fair rent for them, fair rent to 
be fixed on the basis of prevailing rents in the towns.

Sardar Ajit Singh: This is nothing new.

Shri Behari Lai Chanana: For you there can be nothing new;
you are incorrigible.
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Shri Amar Nath Vidyalankar. (Non-Union Labour) (Hindustani) 
Sir, when my hon. Friend Slid Behari Lai Chanana was speaking, the 
hon. Parliamentary Secretary was taking notes. I ask why was he taking 
notes if nothing new was being said by the hon. Member. To me it 
appears that the Government while bringing such measures as the one 
that is before the House is guided only by the advice of its officers 
and cares a fig for the non-official opinion or for that matter for the 
opinoin of the hon. Members of this House. When the original Act 
which is sought to be amended by the present Bill was under conside
ration, so many complaints and difficulties ol the displaced persons 
were brought to the notice of the Government. Not only at that time 
but afterwards also the complaints of the displaced persons in regard to 
the houses were placed before this House by way of interpellations. 
But unfortunately no hon. Minister or Parliamentary Secretary has 
ever thought fit to tell the House whether they took any steps to remo
ve the grievances of the displaced persons and if they did to what effect. 
I submit that if an hon. Minister or a Parliamentary Secretary cares 
to go to a township just for an hour he will come to know a multitude 
of difficulties which the people living there have to face. The houses 
are most improperly built and that is the reason why it is not possible
to sell them to the displaced persons. The displaced persons want 
the houses very badly but they do not buy them as these houses 
do not serve their purpose. Here I inay ask the Parliamentary 
Secretary as to why the houses built in Delhi sell so easily. There, 
the displaced persons are always prepared to pay the price of the 
houses in advance. Obviously, the reason is that the houses at Delhi 
have been properly constructed.

Sir, the Government now desires to sell these houses to non
refugees. In other words, it means that the housing problem of the 
displaced persons has been satisfactorily solved and these houses are 
no longer wanted by them. However it is far from the truth. The 
poor displaced persons are still lying in the fields without the shelter 
or roof over their heads. I ask the Government if it wishes to sell 
these houses to non-refugees, what alternative arrangement it was 
going to make for those displaced persons who are still shelterless. 
Does it intend to construct some new houses for them ? However 
I have apprehensions that there are some non-refugee interests 
which are working behind this Bill. Some non-refugees who can 
exert influence with the Government wish to acquire these houses
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with a view at any rate to use the sites for setting up new
buildings. But I warn the Government that if it decides to
sell these houses to non-refugees it will be guilty of committing
a sin against the refugees. Under these circumstances, I submit
that this Bill should not be rushed through with an
indecent haste and its consideration should be postponed so that
the hon. Members get an opportunity of thinking over it rather dis-

*
passionately. I am sure that if the Government thinks a little over 
this problem it will certainly hit upon some plan by which these 
houses can be utilized for the good of the displaced persons. The 
best thing in my opinion is to set up a committee of hon. Members 
of this House to go into this question.

s I should also say a few words about the recovery of rent of these 
houses as arrears of land revenue. Such a step on the part of the 
Government will not bring it any good name. What is in fact 
wanted is this that the money due from the refugees should be 
realized in easy instalments as they are not in a position to pay 
lumpsum amounts. If the Government begins to attach their belong
ings for non-payment of rents etc. and subjects them t the severities 
of the Police authorities it may lose in them some very good Friends.

Shrimati Sita Devi. (Ex-Member, West Punjab Assembly repre
senting Lahore City, General, Women, Urban) (Hindustani): Sir, my
hon. Brother Shri Virendra was surprised to find as to why Sardar 
Ajit Singh Parliamentary Secretary should have brought forth such a 
Bill. I think there was no occasion for any surprise. My brother 
should have known that the hon. Parliamentary Secretary is now 
sitting on the Treasury Benches. When he used to sit with us in the 
past, I mean when the session was held in the Council Chamber of the 
Viceregal Lodge, he had every sympathy for the poor refugees. Now 
things have changed and I for one am not surprised to find that 
Sardar Ajit Singh has brought forth this Bill. Any how, I feel that 
when it was not possible for the Government to sell these houses to 
the refugees it should have inquired from proper quarters to find as 
to what was after all the reason. It should have inquired whether 
the houses could not be sold as good material had not been used or 
there was some other defect.

Instead of paying attention to this qu stion, the Government 
came forward with this Bill which entitles local persons to purchase
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these houses. Whereas it will be an encroachment on the rights of 
refugees and the money given for them will be used for the benefit of 
others it will give rise to another kind of corrupt practice. Local people 
will purchase these houses and then let out small rooms at high rents 
amounting to twenty or twenty-five rupees per mensem. I wonder 
why nobody has cared to examine this aspect of the problem. Those 
who are members of urban allotment committees know the condition of 
refugees People are breaking each others’ heads for getting a small room. 
A large number of persons in Jullundur are still without houses. The 
local residents of that place are charging from twentyfive to thirty 
rupees per mensem as rent for those small rooms for which they 
used to get not more than five rupees from Muslim tenants. This 
Bill will lead to increase in this corrupt practice. While reading 
the Statement cf Objects and Reasons, the Parliamentary Secretary 
stated that difficulty was being experienced in the realisation of rent 
of mud huts and other houses built by the Government. Only a 
blind man can be unaware of the fact that people are living in 
the mud huts like beasts. Two or three families are living in the 
same small room. There is no privacy in these huts and cases of 
delivery also are taking place there. When I saw these mud huts,
I found that only ten or twenty of these consisted of two rooms 
each. I was told that when some sensible man first prepared the 
plan of these huts, he recommended the construction of two rooms for 
each family. One of these could be used as kitchen or store. But 
when our Ministers paid a visit to these huts, it was ordered that 
these should contain *only one room each, so that there might be 
less expenditure on their construction. When refugees are living in 
these conditions, why should not*the unsold houses be ottered to them? 
Why should these be sold to local persons ? Does the Government 
think that the refugee problem has been solved and that nobody 
has any difficulty in the matter of accommodation ? if that is not 
the case, why should not those living in mud huts be accommodated 
in these unsold houses ? The prices can be reduced and the refugees 
can be asked to purchase these at lower prices which they might afford 
to pay. This will solve the difficulty of those who could not purchase 
those on account of their high prices. I am sorry that the hon. Chief 
Minister is not in his seat. When he went to Juilundur, he paid a visit 
to Bhargava Camp in the company of Deputy Commissioner and oth^r 
local officials and non-officals. He will perhaps remember the hardships 
narrated to him by the inmates of that camp. How can these persons 
living in mud huts and earning not more than eight annas or one rupee
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a day which is not sufficient for feeding their families even, pay the 
rent of these huts ? The Chief Minister promised to look into their 
difficulty but instead of giving them any relief those who do not pay 
rent up to the fifth of the month aie being threatened with eviction. 
Instead of redressing the difficulties of poor refugees the Government 
has come forward with this Bill- Does our Government propose to take 
advantage of the fact that this is one-party Government and the 
Members can be prevented from opposing this Bill by issuing party 
whip. I shall request the Parliamentary Secretary to withdraw this 
Bill. If it is not withdrawn, it will mean great injustice to the 
refugees. It will have a bad effect on the public because they will 
feel that instead of solving the refugee problem, the Government is 
going to make it more difficult. I, therefore, hope that the Bill will 
be withdrawn.

Shrimati Shanno Devi Sehgal (South Eastern Towns, General, 
Urban) (Hindi) : Sir, I feel that it is no use standing in this House
for drawing the attention of the Government to the difficulties of 
the public. When a serious measure like this is under discussion, the 
hon. Ministers who are in-charge of administration of this State, do 
not find time to sit in the House for hearing .the views of people’s 
representatives. Is this the feeling which our Government has for 
the people of this State ? Why should we cry over shabby treatment 
being given to our displaced brethren in other States wh<m our own 
Government is going to treat the men, women and children of this 
State in this manner ? I wonder if there is any use of telling these 
things, but I wish to narrate to the House an incident which 
I came to know only last Saturday. An old lady of Muzaffargarh, 
one of whose s- ven sons named Shri Krishan Dev was the Secretary 
of District Congress Committee, narrated it to me. Muzaffargarh 
was one of those remote places where none of our eminent leaders went, 
but still the people of that place rendred meritorious services in the 
struggle for national independence.

That old mother got hold of me and began to cry. Her tears 
moved me and other ladies standing nearby We also could not help 
shedding tears along with her. She told us that her young son who 
was only 37 years old was murdered when he entered a one-roomed 
house at Delhi to get possesion of it. She reminded us of the happening 
of the time of British Government. These people belonged to 
Muzzafargarh where Government of the late Sir Sikander was 
defeated by these people. I had no reply to give. I would like 
to warn the Government that if it continues to squander away its
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wealth i e., its brave people in this way, it shall spell ruin for itself. 
God's retribution may be delayed but it cannot be stopped for all 
time. His justice is inevitable. My hon. Brother Shri Vidyalankar 
made certain remaiks in his speech. I would like to tell him through 
you, Sir, that dishonesty is the order of the day and everybody wants 
to shirk his own responsibility. The houses at Delhi were not any 
better. The fact, however, is that the people over there were prepared 
to get anything, howsoever worthless it might be, to lake shelter 
under it. I cannot blame the Public Works Department. It was 
the same here and at Delhi. We, on our part, cannot shake off our 
own responsibility. I would like to point out to the hon. Members 
through you, Sir, that the Government is our representative. If it 
does not follow the right path, we are to blame. As a matter of tact, 
we try to shift our own responsibility to others. I respectfully and 
earnestly request the Government to fear the wrath of God and thus 
give shelter to those who are without it. Let it be given to those 
who are living in mud huts and tents. The step-motherly treatment 
that is being meted out to these unfortunate people is regrettable. 
I, therefore, submit that the Motion moved by Sardar Ajit Singh 
should be withdrawn and the disp-aced persons should be settled in 
these houses.

Shri Durga Chand Kaushish (Ambala Division, Landholders) : 
Sir, quite a bit of eirotion and sentiment has been exhibited over this 
Bill. If you will permit me I would like to look at it a little dispassio
nately from a practical point of view. I, like the other people of 
the State, have the utmost sympathies for the refugees and no 
sacrifice on the part of individuals or on the part of the State would 
be big enough for them But, unfortunately, one aspect has been 
ignored right from the biginning,/and, that, peihaps, this Bill will 
make up. I don't know if that was the intention of the Government 
but this Bill certainly seems to go a long way to satisfy that. I, Sir, 
refer to the two distinct communities that people like to see in this 
State—refugees and non-refugees. This is happening particularly in 
the part of the State to which I belong.

Sir, unfortunately, the refugees have been segregated in such a 
manner that they have been given separate townships, they have been 
alloted those houses where Muslims lived and in my part of the State 
Muslim mohallas v ere situated at a distance from the Hindu abaids. 
The result has been that the refugees have not been able to mix up 
with us and show as one community and this has further resulted in 
the feelings of separation going rather far culminating at certain 
places in ugly scenes. The State has been divided into two parts—
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refugees and non-refugees. I strongly feel that this gulf should be 
bridged and the distinction which has set in should be removed ; to 
achieve this early steps should be taken. I don't want to see any 
one without proper accommodation, the Government must provide 
them with a shelter, against or without money, but provide in a 
manner that the distinction that has set in is removed and they feel 
that they are one of ns My head bows down in shame when I am told 
that these are refugee quarters. Why should this distinction be 
maintained ? The new townships should have been set up in a manner 
that there should have been at least 20 per cent non-refugee population.9
I would not mind if the houses given to non-refugees were given at 
a price four times higher than the price on which refugees got the 
houses and the difference was spent on the relugees. I am very much 
ashamed to hear today that Friends in the House are saying that it is a 
non-refugee conspiracy to deprive the refugees of their rights.

Hon. Members : No one said this.

Shri Durga Chand Kaushish : At least that was the impression
that I got when I heard the speeches today. We dovrealise that you 
have suffered a lot due to the partition. But for God’s sake think 
us your own, live with us as your own and we assure you that 
we shall never betray you. You will be our dearest and always. 
(Hear, hear).

Sardar Gurbachan Singh Bajwa (Ex-Member West Punjab 
Assembly representing Sialkot, Sikh,. Rural) (Punjabi) : Sir I don’t
know what the intention of the Government is in moving this Bill. 
But one thing is clear it is this that the talk of compensating the 
displaced persons for the loss of their urban property is only an 
empty consolation. In spite of the claims put in by them nothing is 
intended to be given to them by way of substantial relief, the 
intention of the Government becomes quite clear from the present 
Bill. It has been stated by the Government that the object of this 
Bill is to dispose of those houses which have not been bought by 
the refugees, so that the Government may not have to suffer the loss 
which otherwise it would have to bear if they remain undisposed. 
As a matter of fact, this* Bill is brought in to remove this danger. 
But did the Government ever think why the relugees did not buy 
the houses constructed by it ? There can only be two reasons for that. 
The first may be that the refugees are not financially in a position 
to buy them. The second reason can be that the prices 
of the houses are not in consonance with the value of the material
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used in their construction. There cannot be any other reason. In 
fact, the refugees do want houses because, as yet, they have not been 
properly rehabilitated. The Government should consider ways and 
means to satisfy the needs of the displaced persons. It is not proper 
to dispose of these houses without first looking into the matter as 
to why the refugees are not inclined to take them. Their grievances 
should be removed and their view-point should be heard. When 
the Government has taken the trouble of constructing so many 
buildings at such a heavy cost ior them and for them only, it does not 
look proper to treat the matter of their disposal so lightly and to 
dispose them of to whatever person they like. Is it not a fact that 
these houses were constructed primarily for the refugees ? If they 
are not coming forward to buy them the proper course for the 
Government is to hold enquiry into the matter and see whether the 
houses are well-built or not. If there are any faults in their const
ruction or in the material used, the persons cencerned should be
punished. Instead of carrying out any enquiry in the matter 
the Government is going to the other extreme and is trying to throw 
their sale open to others also, so that the amounts that it spent on 
their construction may be realised. If they were to be constructed and 
sold to others why were they constructed at all ? Why was so much time 
and energy of the Government wasted ? Is it not crystal clear that the 
Government of India provided money for rehabilitation ? Is it rehabili
tation of displaced persons that the Government is selling the houses to 
ion-refugees also ? My submission is that the houses which are 
meant for the displaced persons should be given to them only. If 
they are not willing to buy at the present high prices, the prices should 
be reduced. An agency should be constituted to assess the fair 
prices of these houses and it should make such recommenda
tions as are reasonable and fair. If this is done, the
Government will find that refugees will come forward to buy the 
uouses and the prices may be realised in instalments. At present, the 
;ondition of the refugees is far from satisfactory. They have already 
exhausted their meagre resources and that is the main reason why 
:hey are not in a position to buy the houses which they so badly 
need. The question of their claims is still hanging fire. It is a 
cruel joke with them to say that the problem of rehabilitation has
been completely solved. The actual state of affairs is that the
displaced persons are crying for help. Those who are said to be 
living in houses are living under such conditions that only those who 
have a soft corner for them can actually imagine their plight. I 
hope our Government would not turn a cold shoulder towards them.
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It is a wrong reading of the situation that the refugees* do not now 
stand in need of any more houses. The fact is that they do not find 
themselves in a position to afford to buy these houses at present and 
the material ured in their construction was so rotten that the prices 
which have been fixed by the Government are too heavy and unfair. 
So the best way is to .reduce the prices to a reasonably low scale The 
money which the Governmeut of India provided so generously for 
rehabilitat on was used for the construction of these houses. So there 
appears to be no ground for not reducing the prices. The Government
should not be too business minded. As a matter of fact it ŵ as our 
money which the Government spent on these buildings. It is the 
fault of the Government that it has with our money constructed such 
houses which are not acceptable to us. h'or the fault of the 
Government the poor refugees should not be made to suffer. So 
my submission is that the sale of these houses should not be 
declared open to others Another thing which the Government has 
stated is that there is a difficulty in the realisation of rent in 
the case of the houses and mud huts leased by the Government. 
So it intends taking the power of realising such rent as land 
revenue. I do not consider it fair on the part of the Government 
to take this power because to me it appears to be unnecessary. 
Why can’ t the Government realise the rent otherwise than as 
land revenue when the local bodies can do so ? One of the hon. 
Members has stated that the sale of these houses should be made 
open to non-refugees because it is in the interest of unity that 
refugees and non-refugees should live nearer each other. As far as 
the question of unity is concerned, l quite agree with my hon. 
Friend that there should be close connection between refugees and 
non-refugees. But mere living near each other is not going to help 
very much. More important is whether the Government or as a 
matter of fact non-refugees themselves have been looking after us 
in a fair manner. When the refugees were given lands, a graded 
cut reaching even up to 95 per cent was imposed Was there a 

non-refugee who volunteered to have such a cut on his big estates
for the sake of the refugees? We have been living in small and
congested houses for the last three years. Was there a non-refugee
who offered accommodation in his big Kothis at Bombay, Simla
and Delhi ? What to say of offering the Kothis, advantage has 
been taken of the miserable plight of the displaced persons and 
rents have b̂een increased and large amounts of pugrecs have 
been demanded Under these circumstances, it is wrong to say that 
the sale should be made open for others also.
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Another point to which L wish to draw the attention of the hon. 
Members is that the houses which the Government has constructed are 
built on evacuee land. The cuts that were imposed upon the refugees 
were due to the shortage of evacuee lands in the Punjab. The building of 
these houses has, in tact, contributed to this shortage. So the non
refugees have no right to have these houses which are constructed on 
the evacuee land. I am sure no land ’ of the non-refugees has been 
acquired for such house sites anywhere in our State. It is sheer 
injustice if the Government makes the sale open to all. The hon. 
Minister in-charge is not in his seat to hear what I wish to impress 
upon the Government. But still I hope my views will be conveyed to 
him.I would like the Government.to withdraw this Bill because I think 
there is no justification for passing it

The Assembly then adjourned till 10 a.m. on Friday, the 9th March, 1951.
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PIINIAB LEGISLATIVE ASSEMBLY

Third Session of the First Punjab Legislative Assembly 

Friday, 9th March 1951

The Assembly met in the Assembly Chamber, Simla at 10 a . 
m. o f the clock. M r. Speaker (The hon. Sardar Kapoor Sin?h in 
the Chair.

STARRED QUESTIONS AND ANSWERS

SUPPLY OF ELECTRIC CURRENT IN 
JULLUNDUR CITY.

*2687. Shrimati Sita Devi: Will the hon. Chief Minister be
pleased to state—

(a)  whether he is aware of the fact that ^greater part of Jullundur 
city is plunged into d irkness almost every day due to the 
failure of the supply of electric current;

■ V

(b) whether he is also aware of the inconvenience caused to the 
public in general and the student community in particular ;

(c) whether the Government propose to arrange to supply the city 
with regular current in future ?

The hon. Dr. Gopi Chand Bhargava :

(a) No. The licensee had to cut off supply from certain feeders turn 
by turn up to June, 1949 on account of the tiansformers being 
overloaded. Thereafter, the licensee obtained additional supply 
of electric energy from the Public Works Department, Electricity 
Branch and stopped that practice ;

(bj It is possible that some inconvenience may have been caused to 
the public in general and the student community in particular 
before June, 1949 ;
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(c) The position of supply at Jullundur has already sufficiently 
improved.

Shrimati Sita Devi: May I know what adion the Government
has taken against the electric supply company foi the inconvenience 
that has been caused to the people of Jullunbur so far ?

Chief Minister: 1 he areas lying outside the limits of Municipal
Committee, Jullundur are supplied electric energy by the Mandi Hydro
electric Scheme. As regards the areas lying within the jurisdiction of 
the Municipal Committee, the Government will take over from the 
Jullundur Electric Supply Company. *

Shrimati Sita Devi: May I knew wh. t the Government, intends 
to do to remove the inconvenience of the people of Jullundur up till the 
taking over of the Electric Supply Company by the Government ?

Chief Minister: We shall supply as much energy to the company
as it demands.

\

PURCHASE OF BCOKS FOR THE USE OF 
PANCHAYAT LIBRARIES.

*2688. Shrimati Sita Devi: Will the hcn.Minishr for Public
Works be pleased to state:

(a) the name of the officer responsible for the purchase of 
books like Naqli Nawnb, Qaiil-ki-Btii, Prcm Pujariv etc., 
for the use of Panchayat Librarh s in the State;

(b) whether the Government intend to issue instructions to 
officials not to purchase books of the kind referred to in 
part (a) above for the use of Panchayat Librares;

(c) whether the Government intend to withdraw' the books 
referred to in part (a) above from the Panchayat Libraries 
forthwith ?

The hon. Captain Ranjit Singh: (a) These books were purchased
by a deputation comprising of:
(d) Ch. Jage Ram, Superintendent, -Director of Panchayat^ 
Office;
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(2) Shri Des Raj B.A., Translator; and
(3) Pandit Bishamber Sarup B .A., LL.B., Panchayat 
Officer (Educational), Ambala Division, Rohtak.

(b) Since the defect from which the books are alleged to 
suffer have not been stated in Assembly Question, the 
question of stopping the purchase of such books does

l  not arise at this stage. The Deputy Director of
Panchayats has, however, been asked to peruse these books 
and take suitable action;

(c) Does not arise in view of (b) above.

Shrimati Sita Devi: May I know if the officers maintain some list of
approved books out of which they can purchase books for the 
libraries ?

Minister: I would like to tell the hon. Lady Member that if lists 
are maintained, they restrict the choice in the matter. In the absence 
of any lists, the officers are free to select tooks out of those available in 
the market.

Shrimati Sita Devi: MayT know from the hon. Minister whether
the morals of the ignorant country-people will not be vitiated if they 
read books on western type of love and conspiracy which form the 
subject matter of the books referred to in my question ?

Minister: I would like to submit that the officers who daily
come in contact with the country people know their taste much better 

;  ̂ than the hon. Lady Member.
•»

Shrimati Sita Devi: May I know whether the books like 
* Chand Sitare, Qatil-ki-Beti, Jungle M en  Lash, Prem Pujarin  etc

will not vitiate the morals of the country-folk ?

Minister: Such books provide a little bit of entertainment to them
and that produces healthy effect on their minds.

Shrimati Sita Devi: May I know if these books will not produce
a bad effect on the people who know nothing ?

Minister: The hon. Lady Member is labouring under a 
misconception when she says that the country-people know nothing. I 
may inform her that they know everything.
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Shrimati Sita Devi: Does the hon. Minister agree with the view
that the literature read by the people has its effect on their minds.

Minister: This Minister was also brought up in the countryside 
and he knows better about the country people than the hon. Ladv 
Member.

Shrimati Sita Devi: - Maj? I know if the books read for entertain
ment do not produce any effect on the morals of thê  people?

Minister: They do not produce any bad effect.

Chief Minister: That is a question of opinion.

CONSTRUCTION OF NFW CAPITAL AT CHANDIGARH.

^*2756. Shri Prabodh Chandra: Will the hon. Chief Minister be
pleased to state the steps Government has taken to implement its decision 
to build the new Capital at Chandigarh ?

The hon. Dr. G opi Chand Bhargava: Kindly refer to answer
Assemly Question No. *2639.1
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NEW TOWNSHIPS IN THE STATE.

*2760 Shri Prabodh Chandra: Will the hon. Minister for Public
Works be pleased to state;

(a) the number of houses lying vacant in the new townships
in the state; *

*
(b) whether the Government has received complaints that 

the material used in the construction of these houses 
has not been according to specification^ if so, 
the steps Government has taken against the contractors 
and officers responsible therefor?.

The hon. Captain Ranjit Singh; (a) The number of houses lying 
vacant in the new townships in this state is 64.

(b) Kindly refer to reply (c) to Assembly Question No, 2598 
fstarred) during the last Session.

f Vide page (5) 30 infra

■ •«*
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Shri Prabodh Chandra: May I know if these 64 houses are lying 
vacant at a single place or in the whole of the State ?

Minister: I said, in the State. f

A

Shri Prabodh Chandra: Is it notva fact that abDut 50 houses are 
lying vacant at Palwal along and similarly many houses are lying vacant 
at Khanna? Resides, G it not the statement of the Government that 
500 houses are lying vacant?

Minister: I maintain that my statement is correct.

Shri Prabodh Chandra: May I kno.v whether the statement 
of the Government is correct or that of the hon. Minister ?

»

i

i

i
■i

Minister: My statement is correct. -

Shri Prabodh Chandra: May I know if the Bill introduced 
yesterday related to only 64 houses ?

Minister: There is a difference between unsold houses and vacan t 
houses.

'  Shri Prabodh Chandra: Ma}̂  I know the number separately of 
the vacant houses and unsold houses ?

.  Minister: For unsold house., I want notice. For vacant houses I 
have already answered.

•

Shri Prabodh Chandra: May I know if the Government has taken 
• any action on the complaints of thi people regarding bad material used in

-  1 *
«

these houses by the contractors?

Minister: Yes, proper enquiries were made.

i

A K
!  0

Shri Prabodh Chandra: Is it a fact that two years ago it was 
brought to the notice of the Government that the material used in 
these townships was defective and vet no action has been taken so far?

Minister: Action was taken and most of the complaints were found 
untrue.

Shri Prabodh Chandra: Is it not a fact that the ex-Chief-Parlia

T

1

£
&*

mentary Secretary brought to the notice of the Government that in the 
houses buiit at Hoshiarpur, Kacha bricks instead of pucca ones were used?
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Minister: Yes, enquiries were made.

Shri Prabodh Chandra: May I know if any contractor was imprison
ed or fined for using such bad material ?

Minister: It is a matter for courts to decide.

Shri Prabodh Chandra: May I know if any cases were instituted 
against any persons in this connection.

Minister: Of course a case was challaned.

Shri Prabodh Chandra: How many persors were challaned?

Minister: I require fresh notice.

NEW HOUSES BUILT BY GOVERNMENT IN 
SOME TOWNS IN THE STATE.

*2947. Chaudhri Sundar Singh: Will the hon. Minister for Public 
Works be pleased to state:

(a) the number of new houses built by the Government 
since the partition in the fo;lowing towns:-
(1) Gurdaspur, (2) Batala, (3) Simla, (4) Ambala, (3) Jullun- 
dur, (6) Amritsar, (7) Ludhiana, and (8) Pathankot;

(b) the ; number of houses requisitioned by the Government 
for Government Servants in the above mentioned towns 
separately;

(c) the number of applications submitted to the Municipal- 
Committees of the towns referred to in part. ..(a) above 
by private persons for permission tq-.."build houses 
together with the number of those that have been 
rejected and the reasons therefor;

> (d) the population of those towns before and after the
#  partition as well as according to the new census;

(e) the facilities afforded by the Government and the 
Municipalities of the above mentioned towns, to the 
private persons, for building new houses?
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(a) (1) Gurdaspur-Nil (2) Batala Nil (3) Simla Nil.
(4) Am bala  26 under construction (5) Jullundur -5 0 0

(6) Amritsar Nil (7) Ludhiana 473 and (8) Pathankot Nil.

(b) (I) Gurdaspur 50 (2) Batala 5 (3) Simla644
(4) Ambala 36 (5) Jullundur 189 (6) Amiitsar 140
(7) Ludhiana Nil, and (8) Pathankot 10.

(c) The time and labour involved in collecting the informa
tion will not be commensurate with any possible benefit 
to be obtained.

(d) Population'before partition according to 1941 censue was (l) 
Gurdaspur 16.641 (2) Batala 44,458 (3) Simla 18,348 (4) 
Ambala 44,964 (5) Jullundur 1,35,283 (6) Amritsar 3,91010 
(7) Ludhiana, 1,11,639 and (8) Pathankot 12,354. Owing 
to mass migration of population immediately before and 
after the partition no reliable figures of population for 
this period are available. Population figures according 
to 1951 census are not yet ready.

(e) Government have decided to exempt houses built in.
1951 and 1952 from the provisions of the East Punjab 
U ban Rent Res riction Act 1949'for a period of five years 
from the date of completion of the Building. During this 
period Government will not requisition any such new • 
building of the above places, Government have- developed 

sites for houses only at Ambala, Ludhiana and Jullundur where 
new townships for displaced persons have deen developed. 
303 plots have deen laid at Ambala, 594 at Ludhiana and 
710 at Jullundur. Of these 249 at Ambala, 594 at Ludhiana 
and 679 at Jullundur have been sold to displaced persons. 
Building material such as bricks, cement and steel at 
controlled rate is being supplied to persons desiring to 
construct houses'in the new townships, the Executive 
Engineers of the Development Divisions concerned have 
been instructed to give top priority to sanction the 
building plans submitted by the purchasers of the plot. 
In addition House Building loans amounting to Rs. 4,98,5]0
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have been given to the puchasers at Ambala, Rs 5,82,476 
at Ludhiana and 4,08,125. at Jullundur. More funds 
are available with the Commissioner for advancing 
such loans to the Deupty Commissioners.

/

DISMISSAL OF LAMBARDARS DURING THE 
BRITISH REGIME.

*2381. Shri Ram Sharma; Will the hon. Minister for Education 
be phased to state >

(a) whether it is a fact that some L ambardars were dismiss
ed for becoming members or even sympathisers of the 
Congress during the Biitish regime; if so, whether they 
have been reinstated by the present Government;

(b) whether it is a fact th it Lambardar Kallu Ram of 
village Kh^ri Khumar, Tahsil Jhajjar (Rohtak) was 
dismissed in July, 1931, by the Deputy Commissioner,

» Rohtak, on the charge of becoming a member of the
Congress; if so, the action Government propose to take 
in the matter?

Parliamentary Secretary (Thakur Beli Ram): (a) First
part, yes. Second part: Tne matter is uncLr the consideration
of Government.

(b) First part — yes
. Second part - The decision arrived at in Second part of (a)

above will also apply to him.

Shri Prabodh Chandra; Is it a fact that a representative of 
some dismissed Lambardars waited upon the Government ; if so, 
when ?

Parliamentary Secretary; I recjuire notice for this.

Shri Prabodh Chandra ; May I know wether any action has been 
taken by the Government in the matter of reinstating such dismissed 
Lambardars?

Parliamentary Secretary; I have already replied that the matter 
is under considration.
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Shri Prabodh Chandra; Is there any limit to the use of the 
term “ under consideration" ?

Parliamentary Secretary ; Consideration means consideration.

Shri Prabodh Chandra ; May I know the policy of the Govern
ment in the matter ? Should I take it that the Government does not 
intend reinstating such dismissed Lambardars ?

Parliamentary Secretary ; I have already replied that the mattei: 
is under consideration, I cannot add anything more. .

ROUTES TAKEN OVER BY OMNIBUS 
SERVICE JULLUNDUR.

*2848. Shrimati Sita D ev i: Will the hon. Minister for Revenue be
pleased to state

(a) whether it is a fact that the Satnam Transport Co. Ltd., 
and the Azad Nakodar Bus Service Ltd. of Jullundur 
City were plying their buses on the Jullundur-Nakodra 
route in terms of route permits held by them ;

(b) whether these permits still continue to be in force ;

(c) if the answer to part (b) above be in the affirmative, 
the reasons why the J ullundur Omnibus Service was per
mitted to ply its vehicles on the same route since 22-8-1950;

(d) whether it is a fact that a written undertaking was 
given to the above operators that the Government would 
not ply its buses on the said routes ;

(6) whether it is a fact that the fare tariff of Govern
ment buses has been greatly reduced as compared 
with the tariff of private buses on this route ;

(f) whether he will lay on the Table the up-to-date monthly 
balance sheet of income and expenditure of the Omnibus 
Service, Jullundur ;

(g) whether the Jullundur Amritsar route has also been 
taken away from Satnam Transport Co. Ltd ;
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(h) the alternative routes that have been given to the said 

company in lieu thereof ?

Parliamentary Secretary (Thakur Beli Ram)
(a) Yes
(b) Yes.

(c) The Jullundur Omnibus Service was already running
■ up to Kang Sabu which was extended by 5 miles to 

Nakodar in order to provide facilities to the travelling 
public as these companies were unable to cope with 
the rush of traffic.

(d) . No.
(e) 'No. The boot is on the other leg.
(f) The accounts of the Service are confidential.

fe) Yes. -
(h) (1) Rohtak-Sonepat.

(2) Rohtak-Beri.
(3) Rohtak-Delhi.
(4) Rohtak-Bhiwani
(5) Rohtak-Hissar.
(6) Rohtak-Jhajiar. *
(7) Rohtak-Dadri.
(8)  -Hansi-Jind.
(9) Jhajjar-Kosli.

Shrimati Sita Devi; The hon. Minister has stated in his reply 
that there was no agreement with the operators in question. I have 
with me a letter written by the Government on 23rd February, 1950 
to the Manager, Satnam Transport Co. Ltd. with reference to latter’s 
representation dated the 17th February, 1950, it is stated theren that 
Jullundur Omnibus Service have not been sanctioned any extension 
beyond Kang Sabu on Jullundur Nakodur Route. I wish to state for the 
information of the House that Kang Sabu is at a distance of some miles 
from Jullundur towards Nakodar. The Government gave an undertaking 
to Satnam Tranport Company that it would not ply its buses beyond 
Kang Sabu.

Mr. speaker : The hon. Lady member is giving information only.
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state whether the 0  mibas Service at Jalluadur is raining at profit 
or loss ?

Minister : At profit.

Shri Prabodh Chandra : May I know whether the accounts, of
the Omnibus Service are checked ; if so, when and how ?

Minister: Yes, they are checked.

Shri Prabodh Chandra ; When are they checked ?
V

Minister: Whenever it is found necessary to do so.

Shri Prabodh Chandra: I seek the Chair’s protection. The hon.
Minister is giving vague and irreleveant answers.

Mr. Speaker : I am helpless.

Shri Prabodh Chandra : Are there any rules for the guid
ance of those who audit such accounts or should I take it that 
matter has been left to their sweet will ?

Minister: There are rules for their guidance and the accounts
are, as a matter of fact, audited in accordance wih those rules. The
hon. Member is invited te my room and I can show him such

rules.

Shrimati Sita Devi: May I know whether any complaints
have been received by the Government from the public ever since
it took over this route ?

Minister : Fresh notice is required for this.

Shri Prabodh Chandra: Sir, I think the Government should
dispense with the question hour altogether. Every time a question is put 
they say that they req lire a fresh notice or try to evade it.

Mr. Speaker: Order, order. The hoi. Member will please
consult the rules and then mike suggestions. He will find some remedies 
there.

/ _ .

SETTING UP OF A ROSIN FACTORY .

*2382. Shri Ram Sharma : Will the hon. Minister for
ehabilitation be pleased to state:-
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(a) whether it is a fact that the Director of Industries called 

for applications for setting up of a Rosin Factory in the 
Punjab in the year 1949;

(b) whether 31st October, 1£49 was the last date for submitting
the applications; - ’

(c) whether it is a fact that the Director in spite of a 
number of Goverrment reminders did not tale any action

in the matter;

(d) whether Sardar Sajjan Singh, M. L. A., put a question 
regarding this matter in the last Session demanding action 

against the said officer;

(e) whether it is a fact that the Director sent only a few 
applications to the Goveirmcnt end destroyed the 
others;

(f) whether it is a fact that the Secretary of the Govern
ment demanded explanation frem the Director in connec
tion with the matter set out in part (e) above when 
an officer of the Department brought it to his notice, 
but the Director has not replied so far;

(g) whether the Government has decided to take any action 
in the matter; if not, why not?

The hon. Sardar Ishar Singh Mujhail : (a) Yes.

(b) Yes. This date was subsequently extended to the end of
November, 1949. x

(c) No. The Director of Industries forwarded applications 
to Government for final selection.

(d) No.

(e) Government are not aware whether seme of the applica-* 
tions received by the Director i of Industries, Punjab, were 
destroyed by him.

(f) No.

(g) Government are enquiring into the matter.
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Shri Prabodh Chandra: Is it not a fact that in the last October
Session it was stated by the Government that some of the applications 
were burnt by the Secretary, Development Board and that the case was 
under investigation by the Police ? May I know what steps the Government 
h as taken in this matter ?

Minister: This thing has not come to my notice.

Shri Prabodh Chandra: Is it not a fact that twenty-nine out o*
the thirty five ̂ applications received for the Rosin Factory were not put up 
before the Board and that orly six applications in which the hon. 
Ministers were interested were actually put up.

Mr. Speaker: No reflections, please.

Shri Prabodh Chandra: In the last Budget Session of the Assembly
the Government stated that twenty nine applications were received but in 
the last Octobsr S33310.1 it was st itei that only six applicatims were 
received. Which of these stitemints of the Government is'correct?

Minister: I have replied to that during the course of reply to '
part (e) above.

Shri Prabodh Chandra: Is it a fact that the Secretary of the
Development Board did it with a view to oblige some one ?

Minister: It is a baseless allegation.

Shri Prabodh Chandra: Why is it that so far no decision has
been arrived at in the matter of giving contract for the Rosin Factory ?

Minister: The decision will be taken soon as the matter is
under the consideration of the Government.

Shri Prabodh Chandra: When were the applications invited for the
Rosin Factory?

Minister: In October, 1949.

Shri Prabodh Chandra : Is it not a fact that loss of thousands of
rupees is borne by the Government in this matter?

Minister: No estimate is possible.



Shri Prabodh Chandra: When will the Government arrive at any
decision in this matter?

*
Minister: Very soon
Shri Prabodh Chandra: May I know the definition of the word

"very soon’ ';

Chief Minister : The hon. Member should look up some
dictionary.

Shri Prabodh Chandra: Does the hon. Chief Minister know what a
dictionary is? (Laughter)

Mr. Speaker : No insinuations please,

Shri Prabodh Chandra : Sir, the word jaldi (very soon) is very
ambiguous. Three years back i. e. in 1947, we asked certain questions 
and reply given by the Government was that action' would be taken 
soon. But the period indicated by the word soon never finished. Now 
it is the year of grace of 1951 and yet the same word is being 
used by the hon. Ministers in their replies to the questions.

Mr. Speaker; Then the hon. Member can very well understand 
and judge the meaning of the word jaldi (Laughter).

Shri Prabodh Chandra : May I know whether .Government
will take three months to decide the matter ?

Minister ; The word jaldi is not a foreign word for the 
hon. Member. I have already stated that action will be taken soon.

Chief Minister : The hon. Member should better refer to the
dictionary.

Shri Prabodh Chandra : May I know if the non. Chief Minister
knows the meaning of the word ‘dictionary’ ?

Chief Minister: I have more knowledge than the hon. Member.

(6) 14 PUNJAB LEGISLATIVE ASSEMBLY [9th March, 1951

INDUSTRIAL DEVELOPMENT BOARD.

*2383. Shri Ram Sharma: Will the hon. Minister for

Rehabilitation be pleased to state:-
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(a) whether it is a fact that the Industrial Development 
Board which was set up in the year 1948 has not sub
mitted any report upto this day, if so, the reason s 
therefor;

m

(b) whether it is a fact that the Direct or of Industries
has not circulated the minutes of the Board’s meeting 
held in June, 1949, and has instead got printed the 
notes prepared by his office which were not approved 
by the Board ; .

(c) whether he will lay on the table the minutes of the 
Board’s meeting held in June, 1949 approved by the 
members ?

The hon. Sardar Ishar Singh Mujhail : (a) A book entitled
“ Scope of Industrial Development *in Punjab”  by Mr. ^

S. N. Kapur contains substantially the investigations of the Board

First part: Yes,
Second part: Enquiries are being made.

(c) Yes, when the enquiries referred to above are completed.

A L L E G A T IO N S  A G A IN ST  T H E  D IR E C T O R  OF
- IN D U S T R IE S i

*2384. Shri Ram . Sharma : Will the hon. Minister for
Rehabilitation be pleased to state,

(a) whether it is a fact that an Officer of the Industries 
Department submitted a memorandum to the Governmemt 
making grave charges against the Director of Industrie-;

(b) whether any action has been taken by the Government 
to verify the charges;

(c) whether he will lay a copy of the Officer's letter to the 
Government on the table.

The hon. Sardar Ishar Singh Mujhail (a) Yes

(b) No, because the charges are baseless.

(c) No. It is not in public interest to do so.
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Shri Prabodh Chandra: May I know the nature of the charges made 
in that memorandum?

Minister: I am not prepared to divulge that.

Shri Prabodh Chandra: Will the hon. Minister please tell us whether 
the enquiry held by the Government to find out the truth in the said charges 
was conducted by the same officer against whem allegations had been made?

Minister: No, that officer did not conduct that enquiry.
0
Shri Prabodh Chandra: May I know which officer conducted that en

quiry?

s Minister: If the hon. Member gives notice, the required information 
will be conveyed to him.

Shri prabodh Chandra: I don't think any notice is required in this 
connection because an enquiry has already been made and the Government 
must be in the know of the officer who conducted that enquiry.

Mr. Speaker: But that is the view of the hon. Member.

Shri Prabodh Chandra: Is it not a fact that on the basis of these 
very allegations, the Director of Industries has been sent out of the State 
to take up some other job in some other State?

Chief Minister; It is obsolutely wrong.

Shri Prabodh Chandra: If that is so, then will the hon. Chief Minister 
kindly state the reasons leading to the transfer of the Director of Industries?

Chief Minister: His transfer was brought about in view of certain 
administrative changes and the reorganisation of the department of 
Industries.

D IS P L A C E D  P E R S O N S  IN  R E F U G E E  CAM PS IN  S T A T E

* 2640 Shri Virendra : Will the hon. Minister for Rehabili
tation be pleased to state :

(a) the number of displaced persons living in various refugee camps 
in the State on the 31st December, 1950.
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(b) the number of the e who have since obtained gainful 
employment;

(c) the number of those who are receiving free ration and the 
reasons therefor ?

The hon. Sardar Ishar Singh Mujhail :—
(a) Total No. of displaced person living in various Relie

Camps, Women Homes and infirmaries of the state on 
31-12-50 ... ... ... 98, 118

(b) No. of person living in Relief Camps who have obtained 
gainful employment -is not available. No gratuitous 
relief is being given in the general relief camps since 
1-11-49, and the displaced persons are making their own 
livelihood.

(c) No. receiving free rations:
(i) Aged and in fir ms with their dependents

in Infirmaries ... 2,503

(ii) Unattached Women and children in
Women Homes ... 6,070

Total 8'573

Reasons for issue of free rations:
The above categories of displaced persons are solely 

dependent on Government aid for their maintenance 
as they are destitute and have no earning male relative 
to support them.

Shri Virendra: Will the hon. Minister for Rehabilitation kindly
tell us whether Government maitnains any record of the camp population 
regarding its means of livelihood?

Minister: Since the responsibility for the provision of livelihood of
the displaced persons living in camps does not fall on the Government, 
the record regarding the means of their livelihood, therefore, is not 
maintained.

Shri Prabodh Chandra: How does the hon. Minister reconcile his 
statement that 98,118 persons are still living in the camps with the policy of 
the Government declared 11 year ago that the camps were to be liqui
dated by the 31st December?



[Minister for Rehabilitation]
since no place of shelter was available to these Refugees, they' were pro
vided with mud huts on payment of a certain rent.

Shri Virendera: Will the hon. Minister kindly tell us the amount 
of rent charged from these Refugees for these mud huts?

Minister: The hon. Member should wait for the next question 
which deals with this subject.
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H U T S  B U IL T  B Y  G O V E R N M E N T  IN R E F U G E E  
CAM PS IN  T H E  S T A T E .

*2641. Shri Virendra: Will the hon. Minister for Rehabilitation 
be pleased to state:-

(a) the total number of huts built by the Government in the 
different Refugee camps in the state after the Partition;

(b) the total number of persons occupying the huts at present;

(c) the monthly rent which the Government is charging from 
the occupants of these huts at present;

(d) the total expenditure incurred by the Government in 
building these huts?

The hon. Sardar Ishar Singh Mujhail; (a) Complete*d 16,100 
In hand ... ... ... 2,616

(b) Number of displaced persons occupying completed
huts ... ... ... 73,001) *

(c) Re 1/- per hut per mensem. Exemption from the rent is 
given to destitute unattached women and aged/infirm 
persons living in the general Relief Camps.

(d) (i) Expenditure incurred on the construction of mud huts 
upto 30.9.50 Rs. 45,10,728/-.
(ii) Total Expenditure estimated to be incurred upto 
31.3.51 including (i) above : Rs. 60 14,000/-.

Shri Viiendra: Will the hon. Minister be pleased to state the amount 
of rent charged from the refugees occupying these mud huts ?



Minister: I have alrea iv stated in my reply that rent is charged 
at the rate of rupee one per mensem.

Shri Prabodh Chandra: Is it within the knowledge of the hon.
Minister that these huts had not been built according to the specifications 
approved by the Government ?

Minister : Not to my knowledge.

Shri Prabodh Ohm Ira : Is the hon. Minister aware that in 
Gurgaon, during the rainy season of 1915, a large number of mad 
huts collapsed ?

Minister : What to talk of these mud huts, even big and pucca 
houses could not withstan 1 the onslaught of 1949 rains.

Shrimati Sita Devi: Is it a fact that the inmates of these m il
huts at several c amps represented to the Gavernment that they were 
unable to pay the re it at the rate of rupee one even ?

Minister: I think rent of rupee oie is net exorbitant a i l
every body can afford to pay that.

Shrimati Sita Devi : Is the hon. Chief Minister aware thit when
he visited the Bhirgava Camp at Jullundur, the refugees represented 
to him that they were too poo: to piy the rent of the mid huts ?

Chief Minister : Those who are unable 1 o pay have been exempted
from the payment of the rent. Still I have thi Ceilin ' thit tlmy cm 
afford to pay the rent.

Shrimati Sita Devi: Is it within the knowledge of the Chief Minister
that rent is realised con oils Drily from the inmates of the Bhargava 
Camp and that in case of nan-payment of rent, they are threatened with 
ejectment from the mad huts ?

Chief Minister : It is but natural that rent should be realised from
those who can afford to pay it but are unwilling to do so.

Shrimati Sita Devi : But my point is that those who are unable 
to pay should not be harassed for non-payment of their rent. In this
connection nny I knew whether any instructions have been issued to the 
Camp Commandant for the recovery of rent ? ' / .

Chief Minister : Yes, the instructions on the subject are with the
Camp Commandant.

STARRED QUESTIONS AND ANSWERS. (6) 19
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Shrimati Sita Devi : Will the hon. Chief Minister kindly give us
the number of those refugees in this Camp who have been exempted from 
the payment of rent for mud huts ?

Chief Minister : I require notice for this.

A R E A  O F E V A C U E E  LA N D .

*2642 Shri Virendra : Will the hon. Minister for Rehabilitation be
pleased to state:-

(a) the total area of land which has been allotted to displaxed 
persons in the State;

( b) the total shortage of area needed to satisfy all the claims;
(c) the manner in which the Government proposes to meet

this shortage?

The hon. Sardar Isbar Singh Mujhail: (a) An evacuee area amounting 
to 20,17,850 standard acres has been allotted to displaced 
land holders in Punjab. In addition to this 4,14,967 

. ' standard acres have also, been allotted in Pepsu.

(b) An area of 99,677 standard acres is required to meet the 
unsatisfied demeand.

(c) By redeeming evacuee area mortgaged with possession with 
local residents and by utilizing by cancelling the allotments 
made to those persons who do not apply up to 31st March, 
1951 for collecting their allotment orders and fcr taking 
possession of the evacuee area allotted to them.

Shri Virendra : ’May 1 know whether the Government have taken 
any steps to make up the shortage of land? By what date would they be 
prepared to satisfy all the claims ?

Minister : I require notice for this question.

Sardar Sajjan Singh : May I know if this shortage of area is the
result of the carelessnees cn the part of the officials concerned who have 
not been. able to maintain correct accounts etc? Have the Government 
taken any steps to provide land to those who are still without it ?

Minister : I require fresh notice for this question.
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Sardar Bachan Singh : Have the Government taken any steps to
provide those displaced persons with some livelihood who have not been 
allotted, any land so far ?

Minister : Steps will be taken as and when any such family applies
for providing it with some livelihood.

Sardar Bachan Singh : May I know if the Government have
received any applications so far to provide them with some livelihood ?

Minister : No such applications has been received by the G wern-
ment so far.

ALLOTMENT OF EVACUEE LAND

* 2643 Shri Virendra; Will the hon, Minister for Rehabilitation be 
pleased to state;-

(a) the number of displaced persons who have been allotted 
lands in the State but wdo have so far not taken posse-

N
ssion thereof ;

(b) the total area of such Land which is still unoccupied;

(c) the manner in which such Land is intended to be dis
posed of ?

The hon. Sardar Ishar Singh Mujhail (a) Upto 15th January, 1951 
17,6,492 allottees _ (including mortagagees) did not take 
possession of their allotted Lands in Punjab.

(b) Possession of an area am minting to 16 7,532 standard 
acres has so far not been taken by the allottees in 
Punjab

(c) The area allotted to those persons, who have not collec
ted their allotment orders and have not taken possession of their 
allotments by 31st January, IS51, will be reckoned as available for 
adjustment of allotments as a result of decisions taken on application 
for review. The allotments made to those persons who do not apply 
upto 31 March, 1951 for the collection of their allotment orders and 
lor taking possession of the area allotted tf> them will be cancelled.



Shri Virendra; May I know the steps that the Government 
has taken to inform the allottees who have not taken possession of 
their land so far ?

Minister: It was announced in the press for their information.

Shri Virendra: May I know the name of the newspapers in 
which the Government made this announcement ?

Minister: It was announced in the Daily Ajit.

Shri Virendar: May I k low if a'l these 1 | Lakh allottees who
have not so far taken possession of their lands read the ‘Daily 
Aj.t’ only and no other paper ?

Minister: Quotations for publishing this announcement were
invited and it wras found that the ‘Daily Ajit’ which I think is read 

by all til5 people in the State, quoted the lowest rates, which 
were ultimately accepted by the Government.

Shri Virendra: May I know7 if the Government has published
this announcement in any of the English dailies ?

Minister I do not think those persons for whom this announce
ment was meant can read the English newspapers.

Shri Virendra Has this announcement been published in any 
of the newspapers outside the State ?

Minister: No.

Shri Virendra: In view of the fact that most of these allottees
who have not taken possession of their lands so far are at present 
living outside the State, May I know if the Government has taken 
any steps to inform them about their decision. What is the number 
of such persons who are living outside the State ?

Minister: It is not possible for me to give their number at
this sta ge.

Shri Virendra: May I know if the Government has taken any
steps to make their decision known to those persons who are living at 
present at different places outside the State, through some agencies 
other than the ‘Daiiy Ajit, referred to by the lion. Minister ?
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Minister: No.

Shri Bliim Sen Sachar: May I know if the Government is aware
of the circulation of the newspaper wnich has given publicity to this 
announcement ?

Minister: It is not possible for me to say that off-hand.

Shri Bhim Sen Sachar: May I know if the Government have satis
fied them selves that the channel through which it was intended to 
inform the persons concerned was quits sufficient to serve the purpose.
Is the Government satisfied tint the required information has reached 
the cencerned persons by giving publicity to it in one piper only ?

Minister: Government was in correspondence with the 'Daily 
Partap’ so far as this matter is concerned. It was found that the 
circulation of this paper was not more than seven thousand. It 
was also the intention of the Government to give publicity to this 
announcement at a minimum cost.

Shri Bhim Sen Sachar: In view of the fact that the circulation
of the different papers is not so much as to assure the Government 
about the information regarding the announcement having reached 
I f lakhs allot tees who have not so far taken possession of their land, 
was it not better to give publicity to this announcement through a 
number of differnt papers instead of only one paper ?

Minister: It was the intention of the Government to give
[ publicity to this annonucement at a minimum cost and, therefore, it 
was decided to entrust this work to one newspaper which quoted 
minimum rates.

Shri Virendra: Is it a fact that a letter was sent to the 
Government on behalf of the ‘Partap’ Saying that the ‘Partap’ is not 
interested in this advertisement.

Minister: Yes.

Shri Virendra: Did the hon. Minister make any efforts to get
this announcement published in this pip ;r for the information of the 
concerend allottees ?

Minister: It was decided to entrust this work to one paper only.

Shri Virendra: I am not concerned \\iththe decision, what I want 
to know is this whether there was no way to inform these I f lakh



allottees other than the one already referred to by the hon. Minister.

Minister: 31st March, 1951. Government will re-consider the case of 
those allottees who will not receive the information in time/

Shri Bliim Sen Sachar: How much money have the Government 
set apart for giving publicity to this announcement?

Minister: No specific amount was set apart for this purpose by the 
Government . It was decided that this work should . be entrusted 
fo one paper- only. '

Sardar Srjjan Singh: May I know if information to all the concerned 
allottees has been sent by post?

Minister: Information has been sent to them by post also. ■

* Sardar Sajjan Singh: Was this information sent under a registered 
cover? How many of these have been returned to the department 
without having been accepted?

Minister: I require notice.

Shrimati Sita Devi: May I know the reason why the.
allottees have not taken possession of their lands so far ? Is it because 
they did not receive the information in time or is there any other 
reason for this?
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Minister: The reason is that these allottees own very little land.
Moreover, these allottees are earning fairly large amounts by following 
different professions.

Shrimati Sita Devi : May I know if it is also due to the fact that
most of those allottees have not been aliotteed the land of that class to 
which they were entitled ?

Minister: We can say this only when they refuse to accept the land
allotted to them

Dr. Bikram Cliaand : May I know if those persons who had
deposited money in the Imperial Bank before the Partition, have been 
given any land here in this State.

Minister: Land will be given to them as and when we receive 
the requisite information from the Punjab (Pakistan).
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Sardar Bachan Singh: May I know the number of those allottees 
who have taken possession of land after the publication of the 
announcement in the ‘Daily Ajit'?

Minister: I require notice for this question.

Shri Virendra: Are the Government prepared to take any steps 
in giving wide publicity to. their orders as it concerns about If 
lakh allottees?

Mr. Speaker: Next question please•»

HUSKING OF PADDY

*2712. Sardar Sajjan Singh: Will the hon, Minister for Rehabili
tation be pleased to state:-

(a) whether any instructions were issued' by the Government 
during 1950 to the effect that cultivators are allowed 
to get their paddy husked at the rice mills up to 3 
maunds; if so, when;

(b) whether this right of husking paddy at the rice mills 
(chakkis) has been denied to the non-cultivators; if so, 
the reason therefor;

(c) whether Government proposes to remove this ban against 
the non-cultivators; if not, the reasons therefor?

The hon. Sardar Ishar Singh Mujhail

(a) Yes. Instructions were issued in December, 1949, and 
again in October, 1950.

(b) Yes. It would be a hardship on rice-growing cultivators 
if they were not able to get some part of their paddy 
husked for their household consumption. In the case of 
non-cultivators quantity of paddy purchased by them from 
producers can easily be converted by them into rice by 
hand pounding.

(c) No; for the reasons stated in (b) above.
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v Sardar Sajjan Singh: Whereas cultivators are allowed to get
t'ly.r pi Idy fmkc;l at the rice mills, miy I know the reasons why such 
facility is denied to non-cultivators?

Minister: Because cultivators have to work in the fields all the
day long.

Sardar Sajjan Singh: May I know why this right is denied to the
Hafijans in villages who work as labourers in the fields?

Minister: The cultivators have to traverse a long distance and
it would be hardship ont hem if they are asked to pay.

TRANSFER OF LAND RECORDS FROM SIND AND
, BAHAWALPUR

* 2729 Sardar Sajjan Singh: Will the hon. Minister for Rehabili
tation *be pleased to state :

(a) the steps, if any, taken by the Government to bring the 
Land records pertaining to displaced Land owners mu ra
ting from Sind and Bahawalpur and rehabilitated in 
the State;

(b) the result of these steps so far achieved ;

(c) (i) the decision, if any arrived at by the Government 
regarding action to be taken against the displaced persons 
from the area referred to in part (a) above who had filed 
partly or totally false claims of Land

(ii) whether any cases refenvd to in part (c) (i) above 
have been scrutinised so far; if so, what action has 
been taken by the Government against the person  ̂
concerned ?

The hon. Sardar Ishar Singh Mujhall : (a) Repeated oral and 
written requests have been made to Pakistan authorities 
for the exchange of record pertaining to displaced land
holders from Sind and Bahawalpur. Two conferences,
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one at Lahore and second at Simla, between the 
Deputy High, Commissioners of the Governments of 
India and Pakistan, Financial Commissioners of Punjab (I) 
and Punjab (Pak.) and other representatives of the two 
governments were held in April and June, 1950 in this 
behalf,

(b) 605 out of 2017 Jamabandies, pertaining to displaced 
persons of Punjabi extraction (229 for Sind and 376 for 
Bahawalpur) have so far been received.

(c) (i) Fresh staff is being recruited in March, 1951 to 
prepare Chhant of the Jarnabandis so far xeceived. Crimi
nal proceedings will be lodged against those claimants, 
who have put in totally false claims for Land 
and deductions in accordance with the sanctioned scales 
will be made from the net alio table area of those 
claimants who have put in exaggerated claims.
(ii) As Chhant Jamabandi has yet to be maderno case 
referred in para (c) (i) above has been scrutinized
so far.

SCRUTINY OF FALSE CLAIMS OF LAND BY 
DISPLACED PERSONS.

* 2730 Sardar Sajjan Singh :■ Will the hon. Minister for Rehabili
tation be pleased to state:

(a) whether any cases of partly false (exaggerated) 
claims of Land made by displaced persons have been 
scrutinized in any districts of the State; if so, the 
number of cases in each district so far scrutinized;

(b) whether any deductions from the areas allotted have 
been made according to law in each of the districts 
referred to in part (a) above; if so, the area so made 
available for allotment in each of these districts ;

(c) wether the cases of village Daudpur i, tehsil Patti referr
ed to in unstarred Assembly Question No. 395 put on 
8/3/50 have been seciuthhcd; if so, vhat deductions
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have been ordered to be made in each of these cases; 
if not, the reasons therefor ?

The. hon. Sardar Ishar Singh Muhjail : (a) The partially false
(exaggerate'd) claims of the following districts have been 
scrutinized so Tar. The number of cases examined are 
given below againts each district.
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Hoshiarpur 2,186
Gurdaspur 313
Ferozepur 71
Ludhiana 49
Karnal 14
Amritsar 10
Jullundur 6

(b) Deductions have been made according to the Rules after 
hearing the claimants and area thus saved in each dis
trict is as under: -

Hoshiarpur 182 Standard acres
Gurdaspur 5
Ferozepur 105
Ludhiana 19
Karnal 39
Amritsar 22
Jullundur 102

(c) The cases relating to village Daudpur, Tehsil Patti, 
District Amritsar, referred to in unstarred Assembly Question 
No. 395 were sent to Deputy Commissioner, Amritsar 
for action. They are reported to be still pending with 
the Revenue Assistant (Rehabilitation). Deduction will 
be ordered after the parties have appeard before the 
Revenue Assistant (Reh.) and have been heard against 
the proposed action.

Sardar Sajjan Singh : May I know whether the parties were 
afforded an opportunity to defend their cases which have not so far 
been decided ?

Minister : I think this was done.

Sardar Sajjan Singh : Is it a fact that such cases are being- 
scrutinised which arc rot more than six months old ?
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Minister: Such cases are kept pending till the village concerned
Is taken for this purpose.

DISTRIBUTION OF TACCAVI IN THE STATE.

* 2949. Chaudhri Sunder Singh : Will the hon. Minister for Reha
bilitation be pleased to State:-

(a) the total amount of money distributed amongst the 
refugees in the rural areas of the State during the year 
1950-51 in the shape of taccavi for purchasing seeds, 
Chana, persian wheel material and oxen etc :

(b) the amount distributed amongst the landless refugees 
in the rural areas for the purpose referred to in part (a) 
above district-wise ?

The hon. Sardar Ishar Singh Mujhail : (a) Rs. 78,30,575/ were
distributed upto 31st January, 1951, during the current 
financial year as taccavi for various purposes. Inform a- 
mation about loans distributed after 31st January, 195 If 
is not available as yet.

(b) No taccavi has been distributed amongst the landless 
displaced persons in the rural areas of the State during  ̂
the current financial year.

Dr. Bikram Chand : May I know if taccavi loans have beenf 
sanctioned for carrying out repairs of the houses ?

Minister : I require notice to reply to this question.

COTTON AND CLOTH MILLS.

* 2938 Shri Amar Nath Vidyalankar : Will the hon. Minister for 
Rehabilitation be pleased to State:-

(a) the estimated cotton crop of the following varieties 
in the State (i) American or long Staple (ii) Desi;

(b) the portion of the estimated yield of cotton allo
cated for each of the yarn and cloth mills in the State;



(c) whether he is aware of the fact that the Textile Com
missioner has appointed Messrs. Volkart Brothers, and 
Patel and Co. as sole nominees to purchase cotton of 
the whole State'; if so the reason why no concern of 
this State had been appointed for the purpose ;

(d) whether the Government has received repeated comp
laints from the yarn and cloth mills of the Punjab 
that they are not getting their due share of the 
Punjab cotton and that they are obliged, to purchase 
cotton from outside the State) while the Punjab Cotton
L !
that can be made easily available to them at a 
lesser cost, is being exported outside;

"(e) whether he is aware of the fact that the present 
arrangement has led to the mixing of the inferior and 
superior qualities and seed cf the Funjab Cotton;

(f) the steps, if any, which the Government propose to 
take in the matter ?

. N . * 1
lion. Sardar Tshar Singh Mujhail: (a) Estimated Cotton
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production of:-

<i) L.SS. American or long staple cotton 81,55 bales..

(ii) Desi cotton 72,500

(b) (i) Technological Institute of Textiles, -

Bhiwani 9,400 '

(ii) Punjab Cloth Mills. 3,600 bales
Bhiw’ani. (approximate)

(iii) Seth Spinning Mills, Amritsar Nil:

(c) Yes. Messrs Volkart Brothers and Patel Cotton Co., have 
been appointed sole Government nominees in “ A '’ Sub- 
Zone (Ferozepur district) only and not for the whole of 
Punjab State. As control over cotton is exercised by 
the Central Government the two nominees have been 
appointed by the Textile Commissioner to the Govern
ment of India, without consulting the State Govern 
ment and no reasons have been ‘ fated therefor.

(d) Yes, only from Technological 'Institute of Textiles, Bhiwani.
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(e) No. The present arrangement has nothing to do with the 
mixing of inferior with the superior varieties of kapas. 
However, the existing trade practice is responsible for 
this abuse.

(f) The matter is receiving active attention of the Govern
ment both in the Departments of Civil Supplies and 
Development.

Shri Amar Nath Vidyalankar: May I know whether the Punjab 
Government sent any respresentation to the Government of India 
pointing out to that Government why the State Government was not 
consulted while appointing Messrs. Volkarb Brothers and Patel & Co. 
as sole nominees in Ferozepore district ?

Minister: The Punjab Government has written to the Government 
of India now that it has come to know about the appointment of 
these firms as sole Government nominees.

Shri Amar Nath Vidyalankar: May I know why the Government 
took up this matter after such a long delay ?

Minister: When the Government came to know of this nomina
tion, it lost no time in bringing it to the notice of the Government 
of India.

Shti Amar Nath Vidyalankar; May I know how much commi
ssion these firms would get ?

Minister: I can’t say.

Shri Amar Nath Vidyalankar: Is the Government aware of the 
fact that mixture of inferior with superior varieties of kapas is being 
made in Hissar ?

Minister: I think business community might be doing so.

Shri Amar Nath Vidyalankar: Is the Government taking any 
steps to prevent the mixture of inferior with superior varieties of kapas?

Minister Yes.
\

Shri Amar Nath Vidyalankar: Has the Government received any 
representation from the cotton mills thxt their work is suffering and 
they are obliged to parch is a Cettoi from o utside the State.
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Minister; The Government has received a representation from 
only one cotton mill of the Punjab.

Mehta Ranbir Singh: Is it within the knowledge of the Govern
ment that Ludhiana district also produces L S.S. quality of cotton?

Minister: Yes; but it is grown in some other places also.

Mehta Ranbir Singh: Is it not a fact that the nominees in question
have purchased cotton at comparatively much cheaper rates from the 

growers of Ferozepar district?

Minister: Control over cotton is being exercised by the Govern
ment of India and the rates are fixed by the Textile Commissioner 
appointed by them. This Government has no hand in it. ,

Mehta Ranbir Singh: Is it not a fact that it has been pur
chased from them at rates which are lower than rates prevailing at 
other places by ten rupees a maund?

Minister: It has been purchased by the nominees at controlled
rates.

Mehta Ranbir Singh: If there is control over cotton prices
why is it being sold at much higher prices at several places 
in the State? What steps does the Government propose to take to 
stop black-marketing?

Minister: We have written to the Government of India in
this connection.

Mehta Ranbir Singh: Is not the control over cotton prices*
applicable to the whole State?

Minister: No the control operates in one district only.

Shri Amar Nath Vidyalankar: Why doesn’t the Government 
stop the export of cotton to the extent to which it is needed in this 
State?

Minister: This matter comes under inter-State trade and is
therefore a subject for the Central Government.

Shri Amar Nath Vidyalanker: Is the Government prepared to
make a representation to the Central Government in this behalf?

Minister: If the public feels any difficulty on this matter
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and makes a representation to us, we shall certainly take up the 
matter with the Central Government.

TEXT BOOKS

*2.121. Shri Ram Sharma : Will the hon. Minister for Education
be pleased to state:—

(a) the procedure in which the Text Books for schools are got 
prepared by the Text Book Committee or the already 
published books are approvt d as text books;

(b) whether the syllabi and curriculla of study are being 
frequently changed from year to year?

The hon. Sardar Narotam Singh : (a) The Text Book Committee
was abolished several years before the partition. The new 
scheme to prescribe text books was not put into operation 
during the war or subsequently owing to difficulty of 
obtaining paper, so the old books approved by the Text 
Book Committee years ago continue in use up to now. On 
the advice of the Provincial Advisory Board of Education 
set up in this State, Government is now taking up the
question of prescribing new books according to our new 
requirements.

(b) The curricula of study and syllabi Tor boys and girls 
schools up to Middle were revised in the united Punjab 
in the year 1938-39 but were not put into effect owing 
to difficulties created by the war. The curricula and syllabi 
have again been revisd this year by the Provincial Advisory 
Board of Education and accepted by Government. Now 
the books will be prescribed according to the new syllabi 
and the old prescribed books are bein' changed after period 
of 14.15 years.

REPRESENTATION FROM DISTRICT BOARD 
TEACHERS IN THE STATE

*2644 Shri Virendra : Will the hon. Minister for Education 
be pleased to state:-



[Shri Virendra]

(a) whether the Government have received any represen
tation from the teachers of the District Board Schools 
in the State, to the effect that rrcry District Beards 
are not paying to the teachers employed by them 
regularly;

(b) the action, if any, "taken by the Government in the 
matter ?

The hon. Sardar Narotain Singh:
fa) No.
(b) Does not arise.
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• ARTS SCHOOL IN THE STATE

*2662 Dr. Sant Ram Seth : Will the hon. Minister for Education 
be pleased to state whether there is any Arts School in existence in 
the State ; if not, whether the Government is considering to start 
one in the near future, if so, when ?

The hon. Sardar Ishar Singh Mujhail: There is, at present, no
school of arts in the State. Punjab Government are taking steps 
to establish such a school in the near future. Provision for this 
scheme has been made in the Schedule of New Expenditure for
1951-52 and the school is likely to start functioning during this year.

0

Shri Burga Chand Kaushish: What are the aits that will be
taught in this ,institution and what arrangements h-ave been made
in this “ connection?' * * '• *

Minister: Same that used to be taught in the Mayo School of 
Arts in "the united Punjab.

TRANSFER OF THE PROVIDENT FUND ACCONTS
OF THE STAFF OF SHRI GURU NANAK KHALSA

• ' HIGH SCHOOL, NANKANA SAHIB ;• . ,
*2758. Shri Prabodh Chandra: Will the hon. Minister for

Education be “pleased to-state-
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(a) whether he is aware of the fact that the Provid nt Fund 
_ Accounts of the staff of the Shri Guru Nanak Khalsa

High School, Nankana Sahib, have been transferred to 
the Provincial Co-operative Bank, Simla;

(b) whether it is a fact that the members of the staff applied 
to the Inspector of Schools Jullundur in August .or 
September, 1950 for the issue of necessary permits
to enable them to withdraw their provident funds;

(c) whether it is also a fact that the necessary permits have 
been issued to some of them; if so, the reason for not 
issuing to the others so far?

The hon. Sardar Narotam Singh: (a) Yes.

(b) Yes.

(c) The necessary certificates have since been issued in fav )ur 
of all the teachers who applied for the same

NON-PAYMENT OF ARREARS OF PAY OF TEACHERS 
OF DISTRICT BOARD SCHOOLS OF GURGAON

DISTRICT %

*2823. Sardar Bachan Singh: Will the hon. Minister for Education 
be pleased to state:-

(a) whether any representation by S. Sajjan Singh Margindpurg 
M.L.A., Patti, was made to him, vide his letter No- 
1779, dated the 24th December,1950 (Registered) regarding 
the non-payment of arrears of pay and other grievances of 
certain teachers of District Board Schools of Gurgaon 
District; if so, the same be laid no the Table;

(b) whether any inquiry was ordered by the Government 
in the matter; if so, to what extent the facts narrated 
in the representation were found to be correct;

(c) the action taken by the Government in the matter?

The hon. Sardar Narotam Singh, (a) Yes. It has been receive:!.
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(b) No, it is a focal 'affair between the District Board, 
Gurgacn and its ex—employees.

(c) Chairman, District Boaid, Gurgacn has already been 
asked to pay the claims under advice to D.P.I's office.

Sardar Sajjen Singh : 1 he lion. Minister has stated that the
matter relates to a local affair. May I know if the District Boards 
are not subject to the control of the Government?

Minister: They are autonomous bodies.

Sardar Sajjan Singh : How are they autonomous in such matters
if they have no freedom in matters Such as the nomination of Pandit 
Faqir Chand?
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Minister: Representation was received from the hon. Member and
the matter was brought to the notice of the District Board concerned. 
Vi led mere should we have done?

Sardar Sajjan Singh : When I have supplied the full facts of 
the case to the Government and controverted its statement, is the 
Government prepared to take any action in the matter to remove the 
injustice ?

Minister : W late^r jetion can be taken under the law will
be taken.

Sardar Bach an Singh : If a District Board is at fault and the
n alter :‘s brought to the notice of the Government, is it or is it not the 
duty cf this Government to take action ?

Minister : The matter is dealt with in accordance with the rules.

Sardar Sajjan 
issues directors to a

Singh: If in a certain matter, this Government
Bisiric-t Beard is it or is it not obligatory for it to

comply with them?

h
Minister : The

this -connection.

Sardar Bachm S
o the District Beard,

lion. Member should consult the relevant rules

ingli : May I know when the Government wrote
Gurgacn, about this matter ?

M in is te r  : If the bon. Member gives notice, I shall let him
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Sardar Sijja^ : D 023 tfi3 Government consider it sufficient
to draw the attention of the Board to the complaint without further 
aseertahiing whether this Board takes any action in the matter or not ?

ESTIMATES COMMITTEE'S REPORT

Mr. Deputy Speaker (Thakur Pancham Chand) : I beg to presen
the Report of the Estimates Committee on Supplementary Estimates 
(II Instalment) for the year 1950-51.

PUNJAB PREVENTION OF BLACK MARKETING BILL

Mr. Speaker : A message has been received from His Excellency,
the Governor which runs as follows >

Message of His Excellency the Governor of Punjab, 
returning the Punjab Prevention of Black 

Marketing Bill, 195q

The Punjab Prevention of Black-Marketing 'Bill,
1950, which was passed by the State Legislature on 
the 1st of April ' 1950, has been returned by the 
President of India with the direction that the 
House be requested to reconsider and drop the 
Bill in the light of his observations, vide copy enclosed.
The Honourable Speaker is accordingly requested to 
place the ^President’s directive before the House for 
reconsideration of the Bill within a period of six 
months from the date of receipt of this message.

Barnes Court, Simla-2. C. M. TRIVEDI,
January 2, 1951. Governor, Punjab,

Copy of Directive No. 17/55/50-Judicial, dated the 
29th November, 1950, from the Present of India, 
to His Excellency the Governor, Punjab.

I, Rajendra Prasad, having considered the Punjab 
" Prevention of Black Marketing Bill, 1950, which was 
reserved for my consideration under the provisions 
of Article 200 of the Constitution of India, do hereby 
direct in pursuance of the proviso to .Article 201 of 
the Constitution that the Bill be returned to the State 
Legislative Assembly with a message requesting that the 
Assembly will reconsider and drop the Bill in the light

c
-
t-



[Mr. Speaker]

of the observation that the enactment of the Essential 
Supplies (Temporary Powers) Amendment Act, 1950.
(Central Act LII of 1950), and the promulgation 
of the Supply and Prices of Goods Ordinance, 1950.
(Central Ordinance X X V I of 1950), meet the 
objects of the Bill and make separate enactment 
unnecessary.

In order that the motion be before the House for discussion I 
will ask the holi. Chief Minister to move it. I am of the opinion that 
during the discussion of this motion some time-limit be fixed for the 
speeches and I have decided to fix 10 minutes for every speaker,

Mehta Ranbir Singh : Sir, generally there is no time-limit when the
House is discussing legislative measures and I request that no time-limit 
be fixed but the hon. Speaker instead, should strictly see that-there is 
no repetition and the speeches are not unnecessarily lengthy.

Mr. Speaker : I wish the hon. Members observed the rules but I
find that, in different forms and shapes, they repeat the same things over 
and over again. **

Sardar Swaran Singh : This is repetition ad absurdutn.

Mr. Speaker : According to rule 20, I can fix time-limit for
consideration of this motion but if the hon. Members do not want me to 
do th*t they should see that they do not repeat their arguments and do 
not make unreasonably lengthy speeches.

Shri Dev Raj Sethi : Sir, it is a directive from the President of the
Union. Is it possible to make it a debatable point? Is the House competent 
to reject it ? I want your ruling on this point.

Mr. Speaker : The House is competent to reject or approve any
motion which is before it. The Bill has been sent to us for reconsideration 
with a directive from the President. The House can discuss it andcome 
to a decision on it.

Chief Minister (The hon *Dr. Gopi Chand Bhargava): Sir, J move:

That the Punjab Prevention of Black Marketing Bill,
1950, passed by the Asaembly on 1st April, 1950, be 
dropped in the light of the obtervations contained in • 
the Directive dated the 29th November, 1950, from 
the President of India.
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Sir, according to the provision of our Constitution the Punjab 
Prevention of Block Mirketiig Bill, 193), coil 1 oily beoome a i A: 
if it were assented to b /  the President of India. This Bill was 
therefore sent to the Presidin': with thi req iest that he may very 
kindly give, his assent. Batin the meantime the Central Government 
passed an Act an! promilgited an Ordinance on this vory 
subject and these measures ontained all the provisions which were 
contained in our Bill. This Government has consulted legal advisers 
and also its Legislative Department and they are of the opinion that 
hi the presence of the central miasures there is no necessity of passing a 
vState Act. Accroding to this advice our purpose is adequately served by 
these measures. And then even if we pass this very Bill again in 
some other shape or form it is not likely to obtain the assent of 
the President. In these circumstances, I respectfully submit that the 
Punjab Prevention of Black Marketing Bill, 1959 may be dropped.

Mr. Speaker : Motion moved:

That the Punjab Prevention of Black Marketing 
Bill 1950, passed by the Assemb’y on 1st April 
1950, be droppei in the light of the observations 
contained in the Directive dated the 2)fch November 
1950, from the President of Inita.

Mehta Ranbir Singh: (Ludhiana and Ferozepore, General, Rural)
(Hindi): Sir, when this Bill, i,e. the Punjab Prevention of̂  Black
Marketing Bill 1950, was piss 3d by this Assembly it was S3rioasly
felt that the disease of b ’ask mirkiting was eating into the vital,
of our State and there appeared a likelihood of its eidangering the
very independence of our country. It was also felt that perhaps  ̂ under
the provisions of the Indian Constitution it was necessary to obtain

*
the appproval of the President before we were to pass s ich a Bill. It 
would have been better if at that stage we had asc utained from the Govern
ment of India as to the form in which this Bill could be passed bv 
us. I am not at all at o ie with the hen. Chief Minister when he says 
that this Bill will not get the approval of the President if we 
reconsider it and submit it in - another form. I most respectfully 
submit that the Central measures referred to in the message of the 
President d > not go a long wiy in meeting our purpese and 
we should impress this fact on our President. I have every hope that 
considering our special circumstances he may give his assent. I know 
that there are, persons who miy not agree with me and miy say 
that black-marketing his been greatly reduced by the enforcement of
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[Mr. Speaker]

the Central measures but so far as this House is concerned I feel 
that there will not be two opinions whm I say that these are the people 
who are benefiting by the bl .ck-market through the high officers and 
even the Ministers.

' i

Mr. Speaker: Order, please. I am very keen that no personal 
attacks should be made in the House against anyone. I find that 
personal attacks are made, not only ag linst Ministers and other Members 
of the House, but against the officers of the Government who are 
not in a position to defend themselves in the House. While going 
through the proceedings of the day when the Address of His 
Excellency was being discussed, I was not present in the House at that 
time, I found that an hon. Member had made certain remarks against 
an officer, which to say the least, weie most objectionable, undesirable 
and against all parliamentary convention. I would expect from the 
hon. Members that in their .observations they would avoid making 
personal attacks on the officers. No doubt the hon. Members have 
freedom of speech in the House but that privilege should not be exerci
sed against the persons or officers w 10 are not present he-e to vindicate 
their position. I will appeal to the hon. Members to raise the level 
of debate and not to say things which tend to lower the prestige of 
the House in the estimation of others. I am sorry to make these 
remarks but I cannot help it because, I find that every day instead 
of discussing administrative matters and discussing things dispassion
ately hon. Members make personal attacks against Ministers and officials 
of the the Government. I am- always prepared to give latitude to hon. 
Members for reasonable criticism. I appeal to the hon. Ministers 
and the Members sitting on the Government Benches that in giving- 
replies to questions and debate they will observe the same rules 

.which I expect from other hon Members of the House.

Mehta Ranbir Singh: Mr. Speaker, I wish to point out that I am 
not referring to any Government official or Minister. When I see an 
evil, I have to examine its causes also.

Mr. Speaker: I know that there are many privileges but these 
are circumscribed by certain dmie , parliamentary etiquette and parlia
mentary convention. I therefore, wish that no such references be made.

Mehta Ranbir Singh: I wish to assure you, Sir, that I shall not 
refer to anybody. It is the responsibility of all the officers of the



PUNJAB PREVENTION OF BLACK MARKETING BIEL (<5) 41

Government from the hon. Chief Minister to the police constable to 
endeavour to put an end to black marketing in this State. I find that 
under the two Central Acts referred to in the President's directive 
no case can be instituted against a black marketer without departmental 
sanction. In the Bill passed by this House, the definition of the term 
“ black marketing” was very ^comprehensive. Black marketers are very 
clever persons. They always take shelter behind the loopholes in law. 
They can very easily evade the provisions of the Central Acts. As 
T stated when tins Bill was passed, the definition of the term bia ck 
marketing in our Bill was ideal. It would have been difficult 
for the offenders to escape its provisions. The definition of
this term in the Central Acts is not so exhaustive. 1 wish that ins
tead of being returned by the President our Bill should have served 
as a model for other State Governments, which wished to pat an end 
to this evil. According to our Bill black-marketing had been a cogni
zable offence. If a person found a shopkeeper indulging in this mal
practice, he could go t) the the police station and get the first
information repo:c registered there. In that case it became incum
bent on the police to make an enquiry into the case an l get 
the offender punished. The Central Acts do not give such powers.
Even when a great hue and cry is raised against some black, mar
keter, the Government sometimes does not institute proceedings against 
that person for its own reasons. This leads to increase in this crime-. 
Black-marketing is s unetimes done with the connivance of Government 
officials. Under the provisions of the Bill passed by us, the police
investigation could lead to the conviction of offenders. Daring
investigation the police usually does not care for the position or 
status of the offender. In that case a culprit could not escape scot- 
free. This is not the position in the case of the Central Acts. It 
would be remembered, for example, that when Shri Bhim Sen Sachar 
became the Premier of this State, some cases, popularly known 
as steel scandal cases were, instituted. A great agitation was . 
carried on that these cases were instituted against the members of a 
particular party. It was said that only those who could not please 
the Government in power were being proceeded against. After sometime 
there was again a change of Ministry.

Mr. Speaker: 
the courts?

May I know if these cases are still pending in

' i r

Mehta Ranbir Singh: I am not referring to any particular
case.
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Mr. Speaker: May I know if these cases are still pending ?

Chief Minister: The cases are sub jitdice.
*

Mr. Speaker: The hon. Member should avoid making reference
to cases which are pending in courts of law. ■ ■

Mehta Ranbir Singh: Afterwards cur Chief Minister issued a
statement that some persons had not been proceeded against for certain 
lease ns. We expected the new Government, on its coming into power, to 
institute cases against others also. That would have shown the extent to 
wlr'ch their statements were true.

Chief Minister: Which cases is the hen. Me mber referring to?

Mehta Ranbir Singh: I im referring to steel scandal cases. 
It was said that these had been instituted against the members of a parti

cular party.

Chief Minister: Sir, I shall ask the hon. Member tp place 
before the House any speech or remaik that I made to this effect.

'Mehta Ranbir Singh: I was submitting, Sir, that if the public
have the right to go and report to the police against anybody indulging 
in black-marketing, the renditions would change easily. In the Bill 
passed by. this House, it was made a cognizable offence. Under its 
provisions, the police would have imestigated into a large number of 
cases on the receipt of first irfeirraticn reports ard hundreds of offender? 
guilty of the oftence of black-marl.eting in steel or some other commodity 
would have been convicted iriespcctive of their financial status or 
cernecticns. But I would l i f e  to jcint cut that under the two Central 
Acts these powers are vestal in the heads of depaitments. That i? 
why black-maiket has net la n  er.ded so far. If the Goveriment wants 
to end it, it must pass this Bill because the*Central Acts are not sufficient 
to cope with this problem. After all, how much action has the Govern
ment taken under these Acts so far against the black-marketrs and 
how' far black-maiket has been reduced in the State ? The fact is that 
the black maiket is even new very much rampant. It is a different 
thing that the pecple who indulge in it aie influential people and they 
are protected by authorities at ihe top . So long as they are protected, 
black-market wdll continue to flourhh. Ncbcdy , howsoever : highly 
placed he may be , should gr t protection if he indulges in black-market
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It is only then that it can be ended' . In this Bill, the term black-market 
has been most admirably and exhaustively defined. It is so g>od that 
I cannot help congratulating the mover of this BILL This definition 
does not leave any scope for the black-marketers to be free to indulge 
in their nefarious activities . According to this Bill , the refusal to 
sell any controlled goods is also a cognizable offence. At present , the 
position is that when any commodity is controlled , the dealers 
refuse to sell it even though they may have got hundreds of mauods of it 
.fn their sh)p;. Sich dealers k^ep their agents a i l  they sell things 
through them in black-market. People are in great trouble on 
account of the blick-marketing prevailing now. Under this Bill 
.any dealer who refuses to sell any controlled c ommodity can be 
arrested by the Police Sub Inspecter after the search of his shop . I, 
therefore, submit that this Bill should be passed if we want to end the 
black-market. The President of the Indian Union for whom I have every 
regard, has not written that this Bill is ultra viresot the Constitution. He 
has said only this m is i that it is uiciUed tor in the presea 3e of th3 two 
Central Acts. The fact is that the Congressmen have lost contact with 
the people . So the public feeling* have not reached the President . For 
instance, only the other day , a meeting of the Cabinet was held at Ludhi
ana and the common people were not premitted to see [the Ministers. 
If the President hid got the right infromation , he would have known 
that the masses who have no approach to the Government are groaning 
under the black-market. With these words, Sir, I submit that we 
should pass this Bill and request the President to give his assent to it 
because the two Central Acts are not sufficient to end this disease 
which is eating in*.o the vitals of our State. If it is not ended, 
it will destroy our independence and the present set up, which is 
the creation of vested interests, will not be able to survive.

Sardar Bachan Singh : (Ludhiana, Central, Sikh, Rural)
(Hindi): Sir, 01 t n  da/ w in  this Bill wis brought before the

% House last year, it was tried that it should not be discussed and the 
Government was inclined to refer it to a Select Committee or to 
circulate it for eliciting public opinion thereon. But we clearly brought 
*t to the notice of the hon. Chief Minister that we attached the greatest 
importance to this Bill in that Session. At this, we arrived at a 
‘ ‘gentleman’s agreement” that the Government should get this Bill passed. 
Speeches were made on it wherein it was said that this Bill would 
end a number of the ills the public was suffering from. But at that time 
the hon. Member, connected with the trade, who has led a number of
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[S. Bachan Singh]

Beopar Mandal Movements, rcmeihed H at this Bill si cuM rot he passed, 
not because it had any defecis but l eeavse it would not be approved. 
This created fears in us. Kow we iealis<d that ci r feats were not 
unfounded. When this Bill was prssed, the Cent Jab Government had 
not passed the two Acts cn this subject by that tire If we were to refer 
to the proceedings cf the Hcrse of that day’, we would see that it was said 

that in the Punjab this Bill could not be enforced.

There are two things v b ;ch aie ja jid ’y Toecs'rg in cur State. 
Firstly, the prices are ris ng lr'gher every day and secondly, the inflation 
of currency is on the upward trend in spite ot the declaration of the Central 
Government to check it. Every effoit so far irade to check the rising 
tide of prices and inflation of currency has only aggravated the 
situation.

Another thing is that tie shcitage cf feedgrains has gone to 
such an extent that the peer labcuieis aie suffering cn that account. 
The ben. Members ccn vdl irrgre ti e plight cf the Punjabis from 
the fact that the unit of the wheat ration has ^bcen reduced to 

f our and a half Chhatanks. Those who are familiar with the diet 
cf the Funjab, which is fsm< us for its stalwart and strong people
and is known as the sword-arm cf India, can easily seethe impossi
bility of pulling cn with such a meagre quamity given as food ration.
I can believe thal rich people may pull on with this quantity 
because the37 can afford to supplement their diet ty  taking enough 
quantity of milk, ghee and iiuits, but the labour class in the urb; n 
areas and ether pocr pecple livij g theie cam ot afford these things. 
The result is that such people are forced to employ other means 
to get wheat, maize and gram atta. It is these circumstances, 
which compel the man in the street to resort to dishonesty. « 
What we find is that black-market in foodgrain is prevalent every 
where. There are many parts of the State whore there is an extreme 
shortage of feedgrains. I have received a letter from Hissar in which 
it is stated that barley is selling at more than twenty rupees a 
maund in that district. In Una the price of foodgrains is above' 
twentyfive rupees a maund. As regards sugar the less said the 
better. Even the Central Government has been forced to accord tacit 
approval to the sale of this article in black-rraiket. The control 
price of sugar is about twelve cr thirteen annas a seer but the
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people are purchasing it in black market at rupees two or even more per 
seer. Nobody is checking this open black-marketing in Delhi. As regards 
('loth, the facts can be seen by noting the figures for 1946 and 
comparing them with those of this year. In 1943 the production ô  
cloth in India was four billion eighty crore yards. In 1959 the produc. 
tion is 366 crore yards. As a matter of fact, the vested interests 
in this industry are exporting crores of yards of cloth to foreign 
countries. They are sending it abroad at whatever price they can get so 
as to exploit the scarcity then created in the home country itself. 
1f we look to our neighbouring State, I mean the Utter Pradesh, we 
shall see that there is no difference between a black-market and 
a white-market. The hon. Members who read the ‘Tribune’ mast have
seen two categories of prices mentioned in the column relating to th 
Hapur maiket.

An hon. M ember: Sir, how is Hapur market or U.P. connected
with the message <4 the President?

Mr Speaker: He is stressing his point that black-market should
he put an end to.

Sardar Bachan Singh : Sir, the hon. Member sholud not get
mpatient. When I come to the point which I want to stress he will 
iunde»-stand the purport of my speech. I was saying that the rates of 
Hapur Mandi for wheat, gur and such other things are given separately 
for controlled and open markets. On the one side, control pi ice 
are given and on the other side prices on which such articles are selling 
in the open market are given. This shows how bold the traders, 
are. They have the courage to publish black-market rates by calling them 
open maiket rates in the newspapers. It is of utmost im/>ortance that 
steps should be taken by the Government to root out black-m irs 
ket altogether from the Country. If they could not do anything- 
else they should at le ist leave the black-marketer to face the 
onslaughts of a strong public opinion. But it is a matter of great 
disappointment that neither of these two things his been dane by 
the Government, Ever since the Congress came to power four years 
back, it has been complaining th.it the people, are not co-operating with 

it. But on the other side, it is a general complaint with the 
people that whenever ai</ person comes out with a complaint 
against black-market and supplies some information to the Govern, 
ment for taking action on it, the person supplying the information 
himself is allowed to face the wrath of those who are in power. The 
person against whom the information is supplied is informed of the

*
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person .who supplies it and no action is taken against him. On the 
basis of my experience for the last so many years and as a member 
of the Advisory Committee on Civil Supplies, I can say that black 
market cannot be eradicated so long as the officers and others in 
Civil Supplies Department go on taking bribes and indulging in 
other forms of corruptoin. I know how they work and the way in 
which they tamper with the records. Sir my submission is that the 
officials of the Civil Supplies Department are as, much to blame for 
the prevalence of black-market as the black marketers themselves. Unless 
they are honest the Government cannot put an end to black-market.

The machinery through which the Government works is itself not 
functioning properly. So first of all, the Government should mend 
its own department. It is only by doing so that any good to the 
man in the street can come. At present the public face many a 
difticulty. Wheat is not available at controlled rates, cloth, iron an  ̂
sugar are not available to the ordinary f people. The most difficult 
problem for the people is whether to inform the Civil Supplies Department 
or the Police in any case of black-marketing. When they g > to the police 
they are told that the police is not empowered to move in the matter. As a 
matter of fact, the people should be given the right of informing the police 
and the police should be authorised to move in the matter dir
ectly and immediately. Consulting the higher officers and Ministers 
causes delay and the case cannot be executed properly, so in mv 
opinion the police officers should be empowered to move in the matte 
on the report of an ordinary person and to carry out investigations 
promptly and if they feel that a case of black-market exists they 
should be authorised to challan it immediately. This is a fundamentar 
question. If the Government really wishes to solve this problem
it should tackle this f i ida n mtai q lestion of giving tue rignt to the 
people to move the police in this matter.

Nov/ let me tell the hon. Minister the difficult position in which the 
people find themselves at present on account of the black market 
rampant in the State. Never were the people at an}' time in the history 
of the Punjab so much worried by the black marketers as they are 
being worried and harassed by them now. In good old days this even
tuality did not arise because there never was experienced any scarcity 
of commodities required for maintaining life and bOul together. Now in 
view of the scarcity of the necessities of life, it is natural that the
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black market should flourish. It is common knowledge that the 
black marketer takes full but undue advantage of the sufferings
of the Public. Now the question is whether any way should be left 
open to him to carry on his unsocial activities or all doors should be 
closed upon him so that it may become well nigh impossible for him 
to indulge in black-marketing. But one way is always open to him 
because he is ever in collusion with the officials of the Civil Supplies 
Department.

Mr. Speaker: The hon. Member is indulging in repetition.

Sardar Bachan Singh: Well, Sir, I was going to submit tha*
there was yet one way open to the black market to flourish unchecked 
and that no pains should be spared by the Govern neat to seal off 
that opening and put an end to this evil. Now we have to see as to 
how far Government efforts to exterminate black marketing during the 
past few years have been crowned with success. None can gainsay the 
fact that since the attainment of independence all endeavours made by 
the Government in this direction have met with signal failure 
be ause it has adopted all those old and hackneyed methods which 
were employed by the previous regimes. The exigency of the situation 
demends that drastic measures should be adopted to deal with 
the black-marketers. I think exemplary punishment should be inflicted 
upon them so that it may prove a deterrent and should serve as a lesson 
to o.thers. Tut as the Government has failed to root out this evil, I 
would like to suggest that it should tfive an opportunity to the public to 
give a battle to the black-marketer in full co-operation with the police. I 
am sanguine that if both the oublic and the police make joint effort 
to fight out the black-market they will certiinly make its existence diffi
cult, In this connection I may point out that 'after the. partition 
of the ?unj i.b, police h il to shoot down dacous and other armed 
gangs in order to restore law and order in the State because dacoits are a 
menace to the peaceful existence of the society and that no Government 
can and should tolerate such unsocial elements. But the black-marketer 
even outdoes the dacoit in his wickedness, because whereas the latter 
openly comes into conflict with law and order and can be dealt with 
comparatively more easily than the former who is a wolf in the garb of a 
lamb and thus dodges stringent action on the part of the police agains 
him. j am of the opinion that the black-marketers who suck the blood of 
the public are a veritable incarnation of wickedness, moving about under 
the protection of certain dignitaries.
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Then, Sir, what will be the repurcussions of the withdrawal of this 
much-meded measure on the public ? Whereas it will adversely affect the 
morale of the public and encourage the black-marketer, the Government 
will lower itself in the estimation of the people at large. The hands of me • 
black-marketer will be strengthened and he will begin to fleece the public 
with still greater vigour. Besides, I feel that if this Bill is withdrawn 
without replacement by an improved and a better piece of legislation, then 
this will result in the public being thoroughly de:n >ralised. I ana of the 
opinion that the Government should have shown wisdom and courage by 
requesting the President again to give his assent to this Bill because without 
such a measure drastic action cannot be taken against the black-marketers. 
It is necessary to strengthen the hands of the executive to remove the 
curse of black-market from thio State. I am sure, the whole House would 
whole-heartedly suppbrt the Government in this step. But it has acted on ̂ i
a proverb which goes-

t

fWsl 3T3T fScP I
\

The Government wanted a pretext to withdraw this antiblack
market ng measure. It has taken advantage of the opportunity afforded
by the President of India in his advice to withdraw the Bill. It needs no
mention that since the inception of the regime of this Government this was
the solitary measure whose enactment was hailed and applauded*by the
people. Now the Government by dropping this Bill, is going to lose the
co-operation of the public as also the very wide powers it enjoyed under
♦t for suppressing the black-market ruthlessly. It is obvious that after
the withdrawal of this Bill, blacK-marketing will increase enortn >uslv and
the plight of the public will become all the more worse. I would, therefore,
counsel the Government to think ten tines before it withdraws the Bill.

\

t

Before this bill is dropped, I would like to warn the Government 
that it is high time that it devised ways and means tosafeguard the interests 
of the general public. What I wish to point out is this that it is the oouuden 
duty of the Government to save the people from the systematic loot that 
is being carried on by the blackmarketers in every nook and corner of 
the State these days. If adequate steps are not taken to uproot the 
evil of black-marketing in the State, I am afraid, conditions will go from 
bad to worse and the responsibility for this state of affairs will rest upon 
the Government.
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Sardar Shiv Sar&a Singh (Parliamentary Secutaryi {Punjabi) : — 
Sir. I think my lion. Friend Sardar Bachan Singh has not pone through 
the * rective of the President. So far as I aim concerned, I have 
studied it carefully and minutely. If he had aiso taken the pain? to 
do the same thing, I am sure, he would not have thought it lit to 
make such uncalled-for remarks in the course of his speech on the 
motion now before the House. The hon. Member has only tried to 
appeal to the sentiments of the hon. Members of this House without 
making any constructive suggestions in this matter i would once 
again lepeat, bir, that if he had studied the Directive of the President, 
I am sure, he would not have made baseless allegations against the 
Government ou the floor oi tnis House. It is really a pity that my 
hon. Friend Sardar Bachan Singh has not been able to urn erstand 
the idea underlying the dropping of this Bill. However, I would
like to read out a few lines irotn the Directive oi the President for 
the information of the hon. Member. It is laid down therein : —

that the Bill be returned to the State Legislative Assembly with a 
message requesting that tue Assembly will reconsider and drop the 

* Bill in the light of the observation that the enactment of the
Essential Supplies (Temporary Powers Amendment Act, 1950 
(Central Act LH of 1950), and the promulgation of the Supply and 
Prices of Goods* Ordinance, 1950 U entra.l Ordinance XXV I . of 

1950), meet the object® of the Bill and make separate enactment 
unnecessary.

It is crystal ciear from the above that in the presence of the 
Central * cts, the Bill which it is proposed to be dropped is quite 
unnecessary. It appears to me that my hon. Friend Sardar Bachan 
Singh has not taken any pains to stuny the Central Acts. If he had 
studied these Acts, I am sure, he would not have opposed the motion, 
now before the House. As is clear from the Directive the Centiai 
Acts contain all the provisions which we had proposed in this Bill, X
therefore, fail to understand why my hon. Friend tries to oppose the. 
dropping of this Bill. Further, we find an elaborate definition of the 
term 'Black-marketing* in the Central Acts We also find in these 
Acts provisions for taking action against the offences committed by the 
corporatnns. All these provisions which we had proposed in this 
Bill are to be found m the Central Acts.

* urther we have not m ide any separate provisions for awarding 
punishments to people for selling essential articles and foodgrains in 
the black-market. Under the provisions of the Central Acts a person
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selling an essential article in the black-market will be awarded 3 years' 
imprisonment while a person selling ioodgrains at black-market rates 
will be awarded 7 years’ imprisonment. No such provisions exist in 
this Bill. On the other hand the Central Acts cover all the sections 
of the Bill which it is proposed to be dropped. Here X .would also 
like lo add for the information of my hon. Friends In general and my 
hon. Friend Sardar Bachan Singh in particular that provision for 
summary trials has been made in the Central Acts whereas this offence 
has been made only a cognisable offence in this Bill. So under the 
provisions of the Central Acts there is no necessity to record evidence 
etc., and the cases can be tried summarily.

It is really a matter of deep regret that my hon. Friend Sardar 
Bachan Singh has not taken any pains to study the Central Acts. I 
do not know how he has arrived at the conclusion that the dropping 
of the Bill will give fresh impetus to black-marketing in the State. I 
have no hesitation in saying that the arguments advanced by my hon.

* Friend in support of his contention are quite baseless and devoid of 
any force. Here I would like to bring this point to the notice ol my 
hon. Friend Sardar Bachan Singh who is out to oppose the dropping 
of this Bill that the most effective provisions in these Acts are 
regarding the food-grams, as according to one or these provisions a 
person who is proved guilty of hoarding food-grains will be awarded 
7 years’ rigorous imprisonment. Further, we also find piovisions inS ■
these Acts lor forcibly entering any premises aqd also for awarding 
severe punishments to those who refuse to comply with the summons. 
Under the circumstances I am of the opinion that the Bill in question 
is quite insufficient to meet the needs of the hour and will not therefore 
serve our purpose. Tt is really a pity that my hon. Fnend Sardar 
Bachan Singh who claims to be a staunch supporter of ending black
marketing in the State should oppose the dropping o f the Bill by 
advancing baseless arguments and by appealing to the sentiments of 
the hon. Members of this House. As a matter of fact it seems 
that he is not in favour of severe punishment being awarded 
to those. v\ho indulge in black-markeling, under the provisions 
of the Central Acts.

Mr. Speaker : Please do not impute motives.

* Sardar Sbiv Saran Singh : Sir, what I wish to point out is that 
my hon. Friend has not cared to study the Central Acts. If he had
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done so, I am sure, he would not have opposed the Motion now before 
the House. I would like to add for the information of the hon. Friends 
that this Motion has been moved by the Government on account o f the 
fact that in view of the existence of the Central Acts, this Bill is quite 
unnecessary. Moreover, the enforcement of the provisions of the 
Central Act will surely strengthen the hands of both the Government
and the public in stamping out black-marketing. Therefore, it is 
but meet and proper on our part to place reliance on Central Acts and 
drop this Bill.

In the end I would request my hon. Friends to support the 
Motion. I f  this is done, I am sure that by strictly enforcing the 
provisions of the Central Acts, we shall succeed in putting an end to 
this menace of black-marketing for all times to come in the interests 
of our State.

Shri Amur Nath Vldyalankar (Non-Union Labour) (H in d i) : 
Sir, 1 am sorry to say that it so appears to me that my hon. Friends - 
who have just preceded me have not carefully studied the Central Act.
I also regret to point out that the hon. Member sitting on the 
Government Benches, who has just spoken, and who possesses a copy 
of that' Act seems to have studied that act in a most superficial 
manner. If all those Friends who have spoken before me had compared 
the Central Act with the present Bill which is before the House they 
would have found lot of difference between the two. The Central 
Act applies to certain specified articles that are mentioned in the 
schedule such as bicycles and their accessories, non-ferrous metals, 
soda, soda ash, tanning material etc., whereas our Bill covers all 
articles. Although the Central Government is empowered under 
this Act to make .Any addi ions in the schedule of articles by 
notification, but d t is obvious that our State Government loses all 
initiative in the matter and will not be independent in the matter.
In case this House decides to drop its owu Bill, there might be many 
occasions when we would feel utterly helpless, and would know that 
we have lost the power to take any independent course and to 
effectively check black-marketing in the entire field of trade.

In addition to this a provision has been made in our Bill that 
the Government may order any person convicted of an offence under 
our law to exhibit a notice on a prominent place at his shop containing 
particulars relating to the offence and also may require such person
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to print at the top of every letter such particulars relating to his 
conviction. This will serve as a deterrent for the people and in case 
of conviction under this law public opinion would turn against • person 
guilty of an otfe *cs -'ix:h provision does not exist in the Central 
Act. Some of my hon Friends, have remarked that the maximum 
penality provided for commission of an offence in the Central Act is 
seven years* rigorous imprisonment but I have not been able to find 
such a provision in that Act. That punishment might have been 
prescribed for the offence committed with regard to food supplies. 
According to the provision contained in our Bill the person who 
commits black marketing- is punishable with rigorous imprisonment 
which may extend to six years whereas the Central Act provides a 
maximum penaltv of three years' rigorous imprisoninent only But 
oik the other hand the Central Act penalises ‘hoarding'- also, which 
offence remains uncovered in our bill Under fche Central Act any 
dealer or a-particular class of dealers may be required to produce 
their accounts for examination by the Government inspectors specially 
deputed for the purpose. There am many useful and des Fable 
provisions m the Central Act which we could usefully adopt and 
incorporate in our Bill But our Government has acted with undue 
haste in putting forward such a motion be ore the House. It *ouid 
have been bette if the Government had compared our Bill wub the 
Bill which is before ihe 'Central Parliament and studied the legal 
implications involved in both The Central Government had lirsi x 
promulgated the Supply and Prices of Goods Ordinance and now that 
ordinance G in form of the Bill before the Central Parliament. 
That Bill \w< u >t b <en pished so fir by the C ntral. »mbly. So, 
if we drop this Bill at this stage there would naturally be a gap till 
such tim* as the Bill is passed by the Central Assembly. If would 
have been better if the Government had waited for sometime and 
brought this motion after the Bill that is before Central Parliament 
had been parsed, ft is just possible that some amendments may be 
made in that Bill and the penalty for such offences may be reduced 
from throe .years to one year. In case ot amendments that may be 
made in that Bill we will have then to consider our Bill in the light 
oi those auir dments There hue, the right course tor us would be 
to wait till such time as the Bill of this nature is passed by the 
Central Parliament so that, after comparing our Bill with that we 
may be able to adopt the better provisions of that Act 1 d < not 
agree with my hon Friend Sardar Bachan Singh that there are many
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drawbacks in the Bill which is before the Central Parliament and that 
our Bill is an ideal one for preventing black-marketing. There is need 
for improvement in the Bill after comparing it with the Central Act. 
The lion Chief Minister has remarked that black-mirketer is a 
potential enemy of the State but the present Bill instead of ending 
black-marketing effectively leaves loophole for the offenders to 
escape from the penalty of law. We must think seriously of ways 
and means to check black-marketing which is taking the society to
the verge of ruination. We must adopt practical attitude with a 
view to eradicate this evil. If I were to discuss as to how we can 
eradicate this evil that discussion will perhaps bo irrelevant at this 
stage. I would, therefore, appeal to the Government to wait till such 
time as the Central Act is passed and then in the light of that Act 
w'e should consider whether we should drop this Bill or to pass it with 
certain amendments.

Sardar £v;ar&n Singh (Jullundur West, Sikh, Rural) {Punjabi): 
Sir, I have risen to support the motion that has been made by the 
hon. Chief M nister. Much of the criticism that has been made by 
our friends is due r > rnisu iderstanding. In my opinion, Central 
Legislation is quite sufficient to check black-marketing. The real 
cause why it lias not been possible to eradicate this evil is not the 
existence of any i j adequacies, weaknesses or lo p-holes in the 
enactments on the subject but lies in the fact that it hdS not been 
possible to enforce and implement them properly I doubt very much 
if m the absence of Central Legislation, it would be feasible for 
individual States to . check , black marketing. This argument has 
more point when applied to the Punjab, because several parts of it are 
hemmed in by pockets of Hiinachx Pradesh, Pepsu and Rqisthan 
and if such legislition is in for:e only in the Punjab.it would fail 
in its object to eliminate black-marketing. Past experience shows 
that eradication of evils mch as smuggling has been presenting great 
difficulties for these very geographical reasons in the absence of 
simil ir legislation in the djoming States. As you know, Sir, a certain 
place in Pepsu called Gobindgarh is even tu-day regarded as the 
greatest centre of blick-marketing in steel in the whole of India. 
So it is very essential that there sh >uld be uniform legislation for the 
whole of the country for prevention of evils such as black-marketing, 
in order that ' black spots ' such us* Gobindgarh should not be able to 
come into existence.

•If, however, the Government is convinced that the Central 
Legislation has any defects or is rather lenient in any respect, it cu i
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address the Central Government for making necessary suggestions 
and my friends whose anxiety to end black-marketing is manifest should 
entertain no doubt whatever that the G v mnment of India will not 
agree to make the desired amendments in the particular Acts to tighten 
up the measures against the black-maiketers. So 1 would like to 
make a submission to my friends who are anxious to see the end of 
the evil of black-market not to be 'ed iway by sentiments and lose 
sight of the fact that the Central Legislation will prove more effective 
in this matter than any measure passed by this Assembly.

Sardar Shiv Saran Singh : Question may now be put, Sir.

Mr Speaker : Question is—

That the que don be now put.

Tie motion was carried.
%

Chief Minister (The hon. Dr Gooi Chard Bhargava) ( H i n d i )  : 
Sir. I regret to have to say that even in this matter of with
drawing the Prevention of Biack-marketing Bill under the directive 
of the President of India the bona Jides of the Government h ve bem 
questioned and effort to make personal remarks and casting reflections 
o i me has been made during the discussion. So far as I think, there 
should not be even an iota of doubt in anyone’s mind a jout the
sincerity of Government’s intentions to end black-marketing. If the 
motives of the Government were not good,' it would never think of 
bringing such a measure before this House. The very tact that it 
took pains to get >uch a B 1] prepan d and then piloted »i through the 
House and got it passed should have been sufficient to convince its 
worst critics. Ii m view of the Central Legislation on the subject,
the Pres.dent ol India has returned it for reconsideration it is surely
not a matter for which this Government is to blame. And since it 
has become unnecessary, it is out* proper that we should withdraw 
it. Even if the Piesident ol India v eit to give his assent to it, the 
Central Acts would have precedence over it and it would lose much of 
its import >nce.

We have no hesitati >n in admitting that blact<.-maiketing is 
being indulged in and so also it is a fact that murders and thefts 
are being com muted i he fact that a law has been passed to 
check a crime is no guarantee in itslel that it will pat a stop to that
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crime. Daily we hear of cases of persons guilty of murder being 
sentenced to death but don't we also read and hear about lresh cases
of murder almost every day r And so is the case with other crimes 
such as theft Then, is it not a fact that only those criminals are 
tried and punished who are detected and caught ? What I mean to 
say is that so long as blackmarketers are not caught they will continue 
to defy the law. And tii3y can b; c night only if public co-operates. 
I am also of the vie .v that m >re than the leg d provisions, such anti
social evils can be stamped out by the moral pressure of society. If 
an evil is ready regarded as an evil by society and is therefore looked 
down upon nobody will dare to com nit it. So what we need most is 

% the creation of a moral atmosphere in which black marketingpsregarded 
as a social evil.

Then, Sir, it has been said that black market is flouiishing because
all commodities, I mean consumers’ goods, are in short supply. Well,
if this is so, how can any legislative measure remove this paucity ? If
you want thâ  every person should be able to get all the necessaries
of life at fair rates, you will hive to increase their oroduction. So
long as they are in short supply, there will be a competition to get
them and hence their availability will become difficult in the open
market even at very high rates. If the supply is greiter than the
demand, there can be no black-marketing as it will then meet a natural
death. And this shortage of consumers’ goods justifies the continuuice
of controls. Controls have been introduced so that ever* one should
be able to have his basic wants satisfied. Last time when I attended
the meeting of the Planning Comm tt.ee this question of controls came
under heavy fire but it w is decided that so long as production did
not sufficiently increase controls should not be lifted. The Pari ament

♦
had appointed a Committee to go into this question. In the report 
that it has submitted to the Parliament and which has also been 
pulished it has recommended to the Government of India not to 
remove the controls. Past e.tperie.ice shows that it would not be in 
the interests of the people to lift the controls. Wnen in 1548 control 
on foodgrains was lifted, their prices had shot up to Rs 40/- to 50/- a 
maund and the policy had to be reversed. The chief cause of the rise 
in prices of feodgrains lies in the tact that they are in short supply. 
Some of our friends who criticize the Government in season and out of 
season create disaffection in this manner. When they are in towns they 
teli the people that Government’s procurement scheme is faulty and 
that is why the prices are rising. When they go to villages, they
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advise the zamindars not to sell the produce at the rates fixed bv the 
Government and conceal it.

Whenever there is scarcity of necessities of life controls have 
got to be imposed and the Central Government is of the opinion that 
for the present we cannot do without them and therefore they should 
be continued. It is not our State or our country alone which has 
been subjected to controls ; controls these days are to be found in 
other countries as well. But the difference is that in other countries 
controls are taken by the people in the rig it spirit. There the people 
feel that controls have been imposed by the Government in the 
interests of the country as also of the individuals and therefore nobody 
takes an undue advantage of t^em. This is the spirit which ave and 
our people should emulate. We should educate our citizens on these 
lines so that they realise that black-marketing is an anti-social act and 
that they have some duty towards each other. Unless and until this
is done and the right-thi king persons make an effective propaganda 
in favour ol the controls, I think no Act or law can check the 
continuance of black marketing. I may also say that it is quite 
wrong to point out that this Government does not favour the 
idea of passing an A..ti-Black Marketing Act. The hon. Members 
have themselves remarked that we pissed a Bill which if enforced 
would have been more useful than even the Central measures. So 
we w :ie prepared to do and actually did whatever was possible for us 
to do under the circumstances. It so happened that the Bill passed 
by us failed to get the assent of the President. And now even if we 
manage to get the assent of the President somehow our Bill will not 
be in a position to override the Central measures under the 
Constitution. Theiefore, I respectfully submit that the House should 
very 1 indly pass the motion which has been moved by me.

Mr. Speaker : Question is—

That the Punjab Prevention of Black Marketing Bill, 1950, passed by 
the Assembly on 1st April, 1 .>50, be dropped in the light of the 
observations contained in the Directive dated 29th November, 
1950, from the President of India.

The motion was carried



THE EAST PUNJAB REFUGEES REHABILITATION (BUILDINGS AND
BUILDING SITES, (AMENDMENT) BILL

Mr. Speaker : The House will now resume discussion on the East
Punjab Refugees Rehabilitation (Buildings and Building Sites) 
(Amendment) Bill.

Sardar Bachan Singh (Ludhiana Central, Sikh, Rural) {Hindi) : 
Sir, the Bill under consideration has been brought forth with the 
intention of converting an Ordinance into an Act. I isk the Govern
ment as to how many houses have been sold after the promulgation 
of the Ordinance. The figures will themselves show whether 
there is any need of passing this Bill or not. 1 am informed, but it 
is possible that my information may not be very correct, that the 
Government has not been able to sell even a single house ever since 
the Ordinance was promulgated. I submit that if the Ordinance has 
not proved to be of any avail what useful purpose will be served by 
the passing of this Bill into an Act.

Sir, I wish to deal with this BiU from another point of view as . 
well. I ask, has the Government made any inquiry as to why after 
all have all these houses remained unsold ? What was the defect in 
the houses which stood in the way of their sale ? Had bad 
material been used in the construction of these houses as that the 
people did noc like to purchase them ? And above all has the Govern
ment satisfactorily solved the refugee problem that it now wishes to 
sell the houses originally intended for them to the non-retugees ? I 
want a reply to these questions to understand the implications of 

. :he Bill which is now before us. Sir, according to my information 
about foui thousand houses were in all built in the whole of the 
Punjab where as about ten lakhs of the urbanites who had come from 
the West Punjab after the partition had to be accommodated. I am 
sure that these ten lakhs of displaced persons have not been properly 
provided in the East Punjab. In my town of Ludhiana small 
houses left by the Mu dims have been allotted to the displaced families 
which on the average contain 11 members tach. It is nothing short of 
cruelty to these families. When these families are facing such 
inconvenience and hardship nobody should ever think of giving 
these houses away to non-refugees. But to me it appears that there 
is something of which thi& Government wants to make a secret. It 
is this that the Punjab Government borrowed necessary funds from 
the Central Government for the construction of these houses and that
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Government now wants its money back which this Government 
cannot return as it has not been able to sell the houses to the refugees. 
So in order to return the loan this Government desires to sell them to 
the non-refugees and it is here where the shoe pinches But I wish to 
tell the Government that selling these houses to non-refugees is not a 
wise act and no useful purpose will be served by concealing the defects 
of the houses. As a ma'ter of fact, the Government should hold an 
enquiry and'severely punish all such officers who have been responsible 
foi these defects. I can definitely say about the Khanna township 
that it has been built on such a low ground that rain water which 
collects there in rainy season has to be taken away by meansof drains. 
Here one also finds that cement has been mixed with soil a mistake 
which can be committed only in India and no where else.

•
^ur country is well known tor doing strange things. The central 

Government has wasted about a crore of rupees on a factory set up for 
manufacturing ‘prefabricated’ houses. Why does our Government not 
give the unsold houses on rent? in reply to a question, the Govern
ment told the House today that about sixteen thousand mud huts had 
been constructed at a cost of forty or fifty Gkhs of rupees. These 
have been leased out at the rate of one rupee per mensem each. If 
these mud houses could be given on rent, why cam o the five or seven 
hundred unsold houses in the new colonies be also given on rent? 
Question arises whether the re ugee problem has been solved to such

t.

an extent that the displaced persons do not require these houses. The 
Government knows that in some cases Municipal Committees are 
getting four or live rupees per mensem lor places for which they 
formerly received only one rupee. II these five hundred or seven
hundred houses are now sold .out to local residents, the latter will 
charge re1 ts from poor refugees at black-market rates. 1 wish to know 
if our Government is really serious about rehabilitating the diplaced 
persons. If it is serious about ii, it should give these houses which 
could not be sold on account of tin ir defective sites or construction 
to the displaced persons on lesser rent. It is the duty of the Govern
ment to offer these houses which could not be sold for one reason or 
another to thos  ̂ refugees who are without shelter I remember that 
refugees from Bahawalpui were brought to Khanna, in Ludhiana 
distsiet, and settled there 11 this could be done, may I know if there 
is no displaced person in need oi a house? Why does the Goveinment 
wish to sell these houses? To me it appears that tl r Government
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is feeling the weight of sins committed by it in the contraction of these 
defective houses according to some worthless plan. They want to get
out of this situation so as to be able to say that all the houses 
construct d by it have been sold. Are these houses being sold to

* remove housing shortage in the State? If one goes to different owns
in the State, he will notice that except (in border towns, there is an 
acute shortage of houses everywhere. If the Government seriously 
wished to remove this shortage, they should have prepared some 
scheme and put it into effect. At piesent there is no such scheme 
before it. Sometimes it says that one and a half lakh refugees would 
be rehabilitated at its new capital near Chandigarh. v ow we have been 
told that Assembly Chamber and other Government buildings will be 
constructed there first. The question before us, at present is whether 
the step proposed to be taken by the Government will help in the 
rehabilitation of refugees. This Bill proposes to give to others the
houses which were built for the benefit of refugees. While purporting 
to deprive the refugees, it has been named the Punjab Refugees 
Rehabilitation Bill. The Government should have rehabilitated those 
displaced persdns who are still without shelter in these houses. Now 
theie is another scheme before the Government for which funds have 
been provided by the Central Government. This is called ‘cheap 
housing scheme for the refugees’. New schemes are being prepared but 
the existing houses are not being given to the displaced' persons. Our 
Government sometimes says that it is trying to bring back those 
displaced r* lugees who have gone to Bihar, Orissa and other States. 
Why did these people go 10 other States? They went to Uttar Pradesh,

„ Bihar, Orissa, Dehli and other States, becuse they could not get suitable
accommodate n here Now look at the mode ol realisation oi rents. 
In the case of a private land-lord, if a tenagt does not pay rent, he

* has to go to a court of law for it3 recovery. the Government has 
placed itselt m a special position as a landlord 1 wish to point out in 
this connection, that since partition the condition of displaced persons 
has been getting worse It is very bad now. In Ludhiana, about 
thirteen thousand labourers are engaged in hosiery industry. But on•5.
account of the wrong policy of the Government, this indnstry is going 
to dogs tor want of proper aid A bout'half of these hosiery labourers
are refugees who live from hard to mouth. There is no alternative 
means of livelihood open to these persons. Rural people got some 
lands under the quasi-permanent allotment scheme but ten or eleven 
lakhs of urban refugees have got nothing in lieu ot properties left by 
them. No arrangement has been made for these people.. Those
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persons who were connected with Ministers or Members of the Assembly 
or some high-placed officials got good houses but others who were 
poor and had no influence in official circles had to be content with 
mud huts. How .an these people pay thn rent of these mud huts? 
They can do so < illy if they have some means of earning their 
livelihood.

Now the position of emolovment in the State is such that even 
the Industries Department ot the Government has declared that in 
the Punjab unfortunately the position of some ot the industries has
grown worse than before. It was these very industries which 
provided employment to the people living in huts But new 
these local industries are facing a serious crisis. Ho.v can the industri
alists run their factories under the present system of quotas,under 
which tliev ask for bread and get stone. I or intance, if the persons
engaged in the hosiery industry ask or varn of 1 >w count, they are 
supplied that of higher count. If others a?»k for iron sheets, they are 
given iron bars And then the Government alleges that people are not 
co-operating with it. It says that public opinion should be created 
against the bla- k market. How can any favourable public opinion be 
created under these circumstances? The position, at present, is that 
the industrialists engaged in the hosiery industry indulge .in speculation.

Mr. Deputy Speaker : Please speak to the motion.

Sardar Bachan Singh : Sir, I would like to submit that the
Government has inflicted the heaviest blow on the poor refugees by 
providing in this Bill that tin rents will be realise 1 as- arre irs of land 
revenue. On the one hand, the people are without any livelihood; 
they don’t know how to get food for themselves and their children ; 
they cannot give any education to their children. And on the other 
hand, Government tells them that if they fail to pay the rent of their 
houses, tiny would be evicted from them. They hav been called 
refugees and the Government has agreed to given them ‘refuge’. And 
\et it is being sa’d that if they do not pay the rent, they would be 
turned.out and the dues on account of rent will be realised as arrears 
of land revenue Naturally, tlvir belongings will be auctioned in that 
case. Now what Inve they gut except their clothes ? The Govern
ment would take them off and strip (hem naked. Whatever the 
Government does, it only makes the confusion worse confounded in 
the State. And wnen we criticise it, it is said that we talk in a



sentimental strain and we do not study the relevant, papers. I would 
like to point out that whatever we say, we say with lull iesponsibility 
and after studing every thing. The Government members have not 
got the sole monopoly of studying ; we also study. We, most of all,

' 11y to transact the business of the House on right lines.

The speeches delivered on the floor of fhe House yesterday were, 
one and all, against the Government. If it had been sympathetic 
towards the refugees all the Government Members would not have 
spol en against it, In England, the Government appoints advisory 
committees of the Members of'the legislature for every department of 
the Government These con mittees scrutinise every legislative 
measure before it is brought before the Mouse. And here the 
legislators do not know what Bill is being brought before them by the 
Government. If our Government had been a realiy representative and 
popular Government, such a strong voice of protest would not have, 
been raised against it yesterday. This voice was raised even by the. 
front benches as my learned Friend Chaudhri Sura j ?Mal.has pointed- 
out ; the Opposition Members did not get the . opportunity to do so.
All the Government Members said with one voice that this Bill is-noU 
in the interest .of refugees. It will create conditions not for the settle-- 
meut'but for the displacement of the reluge^s. Even Sliri. Virendra 
wi o moved the motion of thanks to the Governor remarked that- the~ 
re-fugee question is an explosive matter which, .if left unsolved, would. 
create uncontrollable conditions in the State. If such a Bill had., 
been moved at the time of the late Sir Sikandar Hayat Khan; and yhê - 
Jate Sir Chhotu Ram. theditn Members w ould have Waxed elocju^J, 
against it. No doubt, speeches are made even now; but in this . 
State people’s actions are quite different from .their. professions. . The-;, 
result is that the Gove; nment. brings ever more repres.ive legislative V 
measures, because it knows that it can get them passed on the. strength >. 
of its vot.s. But, Sir, I may point out that, the Gove nment is-ir
responsible not only to this House but also to the public at large, î !;

•" * - 'ji

‘I his Gov ernment did not come into po ver by wielding any sWord. it ;-- 
shall have to answer the people outside. Let it agree to elicit public . h 
opinion on this ma ter ; I ain prepaied to pay any penalty if even 2 1 
per c nt « I refugees are !ound in its favour. But the difficulty is' 
that it has. not the courage to fac * the people. It sits here and praises ; • 
itself for its,de.tds. Even last ye m wIkii the late Dr. Lehna Ŝingh 
belbi inti educe d the Bill for the levy of Rs. 10/- as electricity and
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water charges on the refugees living in the townships, there was an 
Uproar against it. But now more Bills are being brought which 
surpass previous ones in their repressive character.

What is happening is that the Government of Punj 1 ' s- 
paying no attention towards the important problem f n  
rehabilitation. As an old story goes, there was once a girl w imse 
mother asked her to sit and see that the sparrow; might :nf o;l 
the barley crop standing in the field In the evening when her corner 
came the girl told her that while she was awake many sparrows came 
and went but when she fell asleep none of the sparrows won d con .o 
Similar is the condition of o«»r Government. It is h si i«; Uej <i all 
matters of importance to the State and it say  ̂ that no itch pi\jt> i n, 
exist. There is a general cry that the arr ngements in tin, matin 
of rehabilitation are not satisfactory and that there is a further 
danger of the situation deteriorating. There is a need far s«r ng 
measures but pur Government puts forward the excuse that funds are 
not available and that, as a matter of fact, the problem has been 
solved and the displaced persons have been nearly r iiabilita e 1 1
think that the Government is closing its eyes to the real facfs. As 
tar as this Bill is concerned I am constrained to remark that it is mi 
a step towards rehabilitating the refugees but o i the other hand, by 
taking the power of realising the rents as arrears of land . evenue the 
Government is perhaps making arrangements for their rehabilitation 
in the jails of the State. This new arrangement may be acceptable 
t# some displaced persons r Iso because not only will it provide them 
accommodation in jails free of any charges but their problems food 

also will be solved thereby. That is perhaps what the Guwrnmtnt 
in-tends to do. If that is the intention, then* I congratulate the 
Government on its wise policy. The Government is making 
arrangements lor those poor people who have no 'money, no clothes, 
no food and no houses by taking them to the jails. So, I think, 
these refugees will surely bless such a benevolent Government. Such 
is the state of affairs. In fact, I strongly oppose thri Bill because 
the realising of rent as land revanue will amount to empowering the 
Government to make arrests of these who are uu ble t > pay 
immediately arrears of rent due from them. I appeal the hon. 
Members not to give their assent to lIhs measure as it is detrimental 
to tire interests of the poor. The House will be guilty of a criminal
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acf towards the poor if such a Pill as this is passed. The poor 
reiugecs will never iorgive them for this.

Sard r Shiv Saran Singh; On a point of order, Sir. Is it not 
an infringement of the rights of the lion. Members to use moral 
intimidation to make them cast t.uir vote on any S’de. He is 
sayi g that anybody who casts his vole in its favour will be doing a 
criminal act.

Mr Deputy Sp^ak^r : He cat make an appeal to the hon.
Members.

Sardar Bachan Singh : Sir, the hon. Member is not a minor 
tint ne can >j ti 1 u> inllueliced. I mi a member o. the Opposition 
and as such I am not in a p's ti m to influence the horn Members 
by bestowal of favours etc. upon them,

Sardar Shiv Saran Singh : Is it not a personal insinuation ?

Sardar Bachan Singh : Sir, it is a strange thing that even when-
T explain my limitations the hon Member misunderstands me.
I am simply saying that as a tn mber of Opposition I am not in a 
position to influence voles by frowns or favours. Sir, I was saying 
that we slnhld not piss this Bill. By raising my voice against this 
Bi'l I am exercising my right of speech. It is a fact that the refugees 
are not. in favour of tl is Bill at all. Even most of the hon. Members 
of thN House have spoken against it. Does the Government not 
realise.the force of the argu ents advanced by most • of the speakers 
on tl.e floo* o 1 this llousi? 1 have eveiy right to say here* that the 
refug e., are against this Bill As a matter of fact, as a result of this 
measure tli poor refugees intend of ge ting rehabilitated will have 
to go to t’ e j Is la cause, at present they are not in a position to pay the 
w -o' o! the amounts of rent which are Icing demanded from them, 
i n real se the amounts as arrears of land revenue will mean putting 

the.n in a difficult position it will increase dissatisfaction among
them 1 issatis action will compel them to leave the houses which 
they aie a presentee upying Making ilam vacate houses does not 
mean tlnui rehabilitation. It is the essence of the problem ot 
rehab b.tatio . tl at the Government should tred them sympathetically. 
Simply si\ii g that the refugees are cm kith ; nd kin and we are their 
sympati is rs is not going to n end n.atteis. What is inquired is 
aclicn. Y\ ill ci.t sciU Lie atlicn ci_ the pail cl ike Ccvcinmu.t there
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can be no satisfaction among the refugees. The Government shouVl 
try to understand the difficulties of the people and it should sec wh t 
opinion the people hold with regard to the steps whi h it takes It i
another thing to indulge in self-praise. As a matter of fact, ,:»cre a-, 
two important defects in this Bill. In the first place the houses, uijum 
were essentially constructed by the Government for the refugees with 
the grants and loans given by the Centre for the purpos ■ .<•'< 
rehabilitation only, are going to be given to others abo. In the 
second place, the manner in which rents are going to be realised 
under this Bill.from the occupants of mud huts is quite unsatisfactory 
and unfair. It will lead to dissatisfaction So I hope the Govern 
ment will withdraw this measure because*now it has before it the 
opinion of most of the hon. Members the consensus ol -which is 
definitely against this Bill. With these words I resume my seat.

Chief Minis er: (The hon. Dr. Gopi Chand Bhargav-a) : Sir,
before I say anything in support of this Bill, I would like to explain to 
the House the back ground of the scheme of houses referred to in this 
Bill. So long as such a background is not before the lion. Members, 
it is difficult to decide whether this Bill should be passed or not. 
When the displaced persons came from Pakistan they were 
accommodated by closing the schools and colleges in the State and
utilizing their buildings for the purpose. When the Central Govern
ment provided us with tents the displaced persons were accommodated 
in them. After the evacuee houses became vacant their allotment 
was started and the displaced persons were gradually shifted to them. 
In the villages also such allotment of evacuee houses was made to 
the refugees'settled there. This Bill is concerned with the urban aicas 
only. The Joint Rehabilitation Board after considering the 
difficulties of the displaced persons living in tents decided to make 
other and better arrangements and so the question of constructing 
houses was taken up. It was decided that such houses "slioulu b 
constructed and such conditions should be prescribed that tim.-c 
who wanted 'to buy them may find it easy to do so. Accordingly,
schemes of construction were got approved by the He. a’biiitai ion 
Board. The Government of India and the Rehabilitation Bu.rd 
agreed to the building of new townships on new sites. .Another thing 
that was decided at that time was that m place oi tents, mud huts
should be constructed. An ordinary mud house costs about three 
hundred rupees. If the outet wall is to be made oi pucea bricks 
tire cost of one hut increases by another hundred -iupi.es." inus the



R E F U G E E S  R E H A B IL IT A T IO N  (B U IL D IN G S  A N D  B U IL D IN G  ( 6 )  65
SITES) (AMENDMENT) BILL.

cost of constructing a mud hut is about four hundered rupees. The 
Government of India while giving approval to the construction of 
mud huts also desired that proper amenities should be provided and 
expressed its willingness to bear the expenditure on amenities such 
as sanitation and provision of water supply etc. After some time, 
however, the Central Government declared that it would not 
reimburse the expenditure rn these amenities. This meant that the 
Government of the Punjab would have to bear the burden of this
expenditure. On calculation, it was found that such expenditure 
came to about lupees two per mud hut per mensem. The Govern
ment considered this expenditure too heavy for the poor refugees to pay. 
So it was decided that instead cf two rupees a month, one rupee per 
month should be charged for them

The rent so realised just covers the interest on total investment 
made in the construction of a mud hut excluding the provision of 
amenities of life. Then, Sir, the Government f it the necessity of 
setting up Invalid Homes for the widows and the infirm persons as 
also the destitutes who were without any means of livelihood. It was 
decided to shift them to the Invalid Homes when they were ready and 
in the meantime not to realise any rent from them for occupying the 
mud huts. The inmates of the Invalid Homes were given free rations. 
It was endeavoured to provide them with work to enable them to eke 
out a living. For this purpose Vocational Centres were opened at 
certain places and they are being run efficiently. Besides this, Work 
Centres were started with a view to enabling the displaced persons to 
stand on their legs. At the time of launching the scheme of Work 
Centres, the refugees in the Camps were asked as to which trade they 
preferred to learn and adopt as their profession for the purpose of 
earning their livelihood. Under this scheme, residential arrangements
were also to be made for those refugees who volunteered 10 learn some 
industrial craft. It was decided to send them to the work centres as 
soon as the centres were fully equipped. It was decided that when
these displaced persons would be able to make a decent living, the 
work centres would be converted into Industrial Cooperative Societies, 
with these refugees working in the Centres as the members. But I 
regret to say that when these Work Centres were opened, many a 
displaced person who had first offered to learn a certain craft did not 
keep his word and failed to join the Centre. I may, however, point
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out that Government decided to give some concessions to the refugees 
intending to join the Centres. For instance, they were promised 
stipends the amount of which was to be reduced gradually as their 

own income arose. Then, Sir, all the refugees were told that the 
supply of free ration would totally he stopped except in the case of 
inmates of the Invalid Homes They were asked to do some work
and arrangements were made to provide them with work. They
were detailed to work as labourers in connection with the Bhakra 
Dam Scheme. They were also given a subsidy in the form' of a 
higher payment for an amount of work much less than the maximum 
that could be taken from them in lieu of the wages paid to them. The 

..H >usi will agree with me that this is a commendable help that has 
been rendered to the camp population by the Rehabilitation Depart
ment. It has been impressed upon them to work, earn and continue 
to live in the mud huts. As regards amenities of life, which were 
provided by the Government of India, they were stopped by the 
latter when they found that the refugees had begun to earn their
livelihood. But with a view to continue the provision of these
amenities, it was decided to fix the rent of the mad huts a; rupee 
one per month. With the increase in the income of the refugees,
I don’t think this paltary sum of rupee one can prove a burden on 
them.

Then, Sir, objection has been taken to the use of stabilis°d soil 
in the construction of the mud huts. I may point out that in every 
country m id houses have been erected and found to last fora century. 
Why go far; in our own State in the tehsil of Una, mud houses are 
generally built and for years they give no cause for complaint. I may
tell the House that the stabilised soil which has been used fot the 
construction of these mud louses was duly tesced in the laboratoiy. 
Since the intention was that tne life of these mud huts should 
at least be from forty to fifty years, stabilised soil was found to be 
most suitable for this purpose. Besides., the experts from other places 
commended the use of this material.

Then, Sir, arrangements were made to build 4000 houses at 
different places and along with them 6,800 plots i.e. open sites, were
offered for sale to the displaced parsons, so that they could build 
houses of the design and specifications of their own choice and pay 
back the price of houses as well as the sites in easy instalments. 
The conditions laid down for the purchase of the houses and open



sites for building were like this. A reserve price was fixed for the 
houses as well as the sites and it was announced that the purchasers 
were required to remit five per cent of trie price in the first instance 
i. e. at the time of auction, and then pay the remainder in thirty 
equal instalments within fifteen years. It will be interesting to note
that a great number of purchasers made full payment during the 
auction of the horses. Those houses which did n >t find ready sale 
were sold on the condition of payment of firs instalment of five 
per cent of the price. I may also tell the Mouse that, barring places 
like Khanna and Palwal, everywhere the houses and sites sold like hot 
cakes. Nov may I ask:, if these houses were not as good as the hon. 
Members think, why did they find ready sale? As regards houses at 
Klianna, I hive no mind to go into the reasons on account of which 
they have not been purchased by the refugees. It is incorrect to say 
that peopie did not buy them because they were not built of good 
material. It is also improper to say that houses at Khanna 
could not be sold because they were cirelessly constructed by the 
engineers.

Shrimati Sita Devi: Is the bon. Chief Minister aware of the
reasons why the refugees purchased these houses? I may tell him 
that they bought them not because they liked them very much but 
because- they had no shelter for themselves They were rather 
compelled under trie duress of circumstances to go in for these houses. 
Is the hon. Chief Minister in a position to adduce any figures to show 
the number of refugees who purchased the houses out of pleasure 
and liking ?
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Chief Minister : This question is irrelevant. If the hon.
Ladv Members wants figures, 1 will certainly supply her the required 
data. But she knows the real position as she is also in the habit 
of collecting the figures. The Lady Member will agree with me when 
I say that when a person is asked to make a choice, then it is for 
him to see whether or not he should enter into the bargain Similarly, 
if our displaced brethren who have purchased these houses at their 
own choice feel that they have made a wrong selection and that they 
should not have entered into the bargain, then the best thing for them 
would be to dispose them of. Our displaced brethren have bought 
houses of their own free will. They have bought these houses according 
to their own choice and have not been forced by the Government
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to do so. It goes without saying that people do not buy houses 
\ itliout fully examining the conditions of sale. I am sure the people 
who purchase houses do so with open eyes.

Sardar Bachan Singh : Even though they may have to buy at
black-market rates.

Chief Minister: My hon. Friend who has made these remarks
is in the habit of saying such things. I cannot do without saying 
that whenever he speaks his ow n conscience holds a mirror in front 
of his eyes.

Mention has been made about the houses in the New Township.  ̂
in the Juliundur Di-trict. Here, I would like to make this point clear 
that adequate ai rang, ments for providing water supply have been 
made for the people living in these townships. My hon. Friends 
know it full well that we have piovided more amenities to our brethren 
living in the new townships than those living in the main towns. 
For instance, arrangements of water-supply which do not exist 
in Juliundur city have been made for our displaced brethren in 
the new townships built near it. We have repeatedly been asking 
our displaced brethren to buy these houses but all our efforts in this 
direction have proved futile. We placed tne whole position before the 
Government of India and requested them to permit us to throw the 
sale of these houses open to non-refugees. But we were not pe’mittcd 
to do jo and were further instructed to continue offering these houses 
for sale to our displace brethren for whom these were actually meant.
1 am ready constrained to remark that our displaced brethren have 

be n mad to beleive that if they did not buy these houses they would he 
able to get these at lower prices. Here I would like to add lor the 
information of the hon. Members that rupees two crores which we got 
as loan from the Central Government were spent on the con truction 
of these houses in the new townships. The condition precedent to' 
the reciept of this loan was that in the event of any loss in this 
investment both the Punjab Government and the Central Government 
would share the loss equally. We constructed these homes for our 
displaced brethren t > buy them. If they do not come forward' to buy 

these, who is to blame for it? We do not want that these houses 
should continue to remain unoccupied. There is every likelihood of 
these houses being damaged if these are n a occupied. Afte all, we 
did not construct these houses only to get them damaged. A 

‘ landloid would never want his newly-constructed house to remain un-
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occupied for long. In fact he will make' an all-out effort to let it out 
and the sooner it is occupied the better it would be in his interests. 
Similarly, if we have constructed these houses, we do not want that 
these should remain unoccupied for long. I do not think there should be 
any objection to oui throwing open .’the sale of these houses, which our 
displaced brethren do not want to purchase, to non-refugees so that 
Government may not suffer any loss on account of these remaining 
unsold for a long time. By disposing of these houses Government 
will get back the amount which it has invested in this scheme, and 
also th development charges etc. It is just possible that the amount 
thus realized may be utilized for constructing cheap houses or for

.ji.1
providing more amenities for those living in the townships and mud 
huts. I do not think that my hon. Friends who are unnecessarily 
opposing the Bill now, before the House should have any objection 
if I assure them that the amount thus realized is to be utilized by the
Government for paying off the debt and thus be relieved of the 
interest which otherwise would go on multiplying. I would like to 
bring this point home to my hon. Friends who have opposed the 
present legislative measure that if it is .their intention to stop people 
from purchasing these houses by making them believe that if they did 
not buy these houses they would be able to get these at lower prices, 
then they are doing a great disservice to the people as it is the people 
themselves who will suffer the loss and none else.

c;  ̂ Further, my hon. Friend made a mention of the Sikandar 
Ministry. It is really a matter of deep regret that even after the 

"attainment of Independence some of the hon. Members continue to 
maintain their old attitude of the late Sir Sikandar's days even towaids 
our’ present Government. Perhaps they lose sight of the fact that 
now that we have' achieved Independence, anything and everything
that is done by the Gove nment is done for the good of the people. 
It will not be out of plaeu to mention here that during Sir Sikandar’s
days when we had not achieved Independence the Government was 
not doing anything for the good of the people or in other words the
Government then was not the real representative of the people. At 
that time everything was done for the benefit ot the Britishers. If 
after the atainment of Independence there is no appreciable change 
in the attitude of some of, my hon. Friends towards the Government 
which is the real representative of the people, then who ' is' to blame
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fori that? 1 he remedy for this does not lie with- us. It is an open 
secre t that if theseoiinsold*houses aree not t disposed of, it will result 
in** a heavy loss to the revenues of our State.- Governments already 
hard-pressed for money. It is abundantly clear-that in the event of 
any loss to the ordinary revenues of the Government adequate sums 
would not be available for the beneficent works, i

Further, it has bee n said that it is the intention o f ' the Govern  ̂
merit to sell these houses at higher prices to non refugees instead of 
making these available to the refugees at cheap rates. A ter all, 
what harm is there in it?4 Even il these houses are sold at higher 
rates than those fixed at present and the amount thus realized is 
m illed' for the good of the State, it is •; the. people ' whp<, will , be 
benefited;3 ' »,.v< I

It has been stated that the passage of this proposed legislate e> 
measure will resujt in the shortage of houses in the State This1 
argument advanced by some of my hon. Friends is * not* sound. L 
mav assure the House {that there will, be no shortage o houses; We, 
have constructed the houses in the new- townships and. have, thus 
made "these available for 'sale to the people We have also repeatedly 
been reques4irig our displaced brethren11 to purchase the sites lor 
constructing houses according to their own choice., Loans have also
been offered to them for purchasing the building material e’c. In
fact, Government is prepared to afford all possible facilities to. our 
displaced brethren it they want to bu;ld their own houses. 1 may 
assure my hon. Friends that by throwing open -the sale; of the houses 
to non-refugees there will be no shortage of any housing accommodation
in the State. If the non-refugees buy these houses in townships 
they will naturally come to occupy these' and the result would be 
that their houses would be available for our refugee* brethren. It 
will be seen that our accommodation problem would thus . be solved 
fo a great extent as more and mo;e houses would be available for 
occupation. It goes without saying that it they themselves construct 
the hous s, even then our purpose regarding accommodation woul l be 
served. It is evident that the more the buildings the lesser the 
congestion.

Last year in the month of December in -me of the meetings 
held at Delhi in connei tion with the ichabilitation matters, it was 
decided to devise schemes for constiucting houses to- accommodate 
those displaced persons who are at present' living' in camps and

(6)70 P U N JA B  L E G IS L A T IV E  ASSEM BLY f9th March, 195*



R E F U G E E S  R E H A B IL IT A T I O N  (B U IL D IN G S  A N D  B U IL D IN G  (6) 71

S IT E S ) (A M E N D M E N T ) B IL L .

Dlmramshallas. Government has already prepared a scheme known 
as the Cheap Housing Scheme according to which it is proposed to , 
construct about i400 houses. Besides, it was also decided that the 
provisions of the Urban Rent Restriction Act would not apply to those 
persons, for a period of .5 years, who would construct their houses in the 
urban areas. It was also decided that such newly-constructed houses 
in the urban areas would not be requisitioned by the Government for 
the same period. Under the circumstances, it is not right to say that
people do not construct new houses simply because they feel that 
under the provisions of the Urban Rent Restriction Act fair rent of 
their houses would not be fixed and that their houses would be 
requisitioned. As I have already stated arrangements have been 
made to relax these restrictions in the case of newly-built houses.

It has also been stated that the refugees would refuse to make\ 
the payment of rent when demanded by the Government. It'has 
also been stat d that the realization of rent as arrears of land-revenue 
is not justified and that the refusal to make these payments would 
result in their arrests. In fact, some of? my hon Friends have gone 
to the extent of saying that all such steps of the Government* would 
be detrimental to the interests of The refugees Does this mean that 
our displaced brethren should *be provided r all amenities free of any 
charges ? Here I cannot do without saying that our refugee 
brethren will not tolerate the very idea of receiving anything free of 
charge or in charity. I think my hon. Friends are not justified in 
saying that houses should be made available to the displaced persons 
free of any charges or in charity. If we give houses to the displaced 
persons gratis, other people, I mean the non-refugees, most of whom 
are as poor as the former can also demand'the same concession from 
the Government. What I wish to point out is this that it is well- 
neigh impossible for the Government to make houses available to 
people free of any charge. Moreover, it has been seen that things 
received in charity or free of any charged are not valued so much as 
things which are^paid for. A tenant always keeps the portion he'" is 
occupying in a neat and well-kept condition In fact, he will look 
after hb portion in such a way as if it belonged to him. On' the 
contrary a person occupying a house for which he has not to spend 
even, a .penny will not take any pains to keen it in order. He will 
ask the Government to make all the repairs and will not do anything
himself.. Under the circumstances, those hon. Friends who demand
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^houses for our disp’aced brethren, gratis are really doing a great 
disservice to them.

Many displaced persons have been resettled in the rural areas. 
There was a time when they could not cultivate lands for want of 
bullocks etc,, and had no money to buy foodgrains for themselves. 
The Government at that time came to their rescue by advancing 
taccavi loans to them. Tt goes to the credit of these people that they 
wanted to work hard to earn th< ir livelihood instead of depending 
upon the charity of the Government. After having been shifted from 
the camps .they, have been provided mud-huts and they have to pay 
only Re. 1/- per month as rent. If they were to build these hous^« 
by getting land on lease they would have paid at least this much as 
rent of the land. Apart from charging such a nominal rent, the 
Government has provided all amenities there. The sum of Re 1/-
cou d as well be treated as being a charge for providing amenities. 
There is no reason why this nominal rent should not be charged fram
them. It is also natural that we have made necessary provision for 
tha realisation of rent. It is not an easy task to enter into litigation 
with these people and realise the amount of rent after obtaining 
decrees from the civil courts'.' In order to facilitate the recovery of 
rent it is necessary to provide for its realisation as arrears of land 
revenue. I he people would not refus * the payment of rent in this 
way. this is the only way that we can make them good members of 
society. We want to impress upon them the dignity of labour instead 
of allowing them to depend upon the charity of the Government. It 
can be said that the rent may be reduced if it is excessive but the 
rent which is beii g charged is already nominal. Besides building 
mud-huts, the Government has provided all possible amenities ‘ These 
mud-huts were built in order to make accommodation" available for 
refugees and not with any motive ol deriving profit out of them. 
These people who occupied these mud-huts did so on the clear 
understanding that they will have to pay rent for them. Those people 
who occupy houses on rent know full well that they will have to pay 
rent for the same. There seems to be no reason why this rent should 
not be charged from them. If any person with all his senses intact 
enters into any contract its conditions are naturally binding u, on 
him. The question o ' making any concession, therefore, does not 
arise. The oommon human desire to get things free cannot always 
be fulfilled. The Government cainnot set such an example. Alter
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partition when the displaced persons came to this side they occupied 
big houses belonging to evacuees in the hope that they will not have 
to pay any rent. But when the time for realisation of rent came 
they left those houses and shifted to smaller ones. It is obvious that 
if rent is not paid it will result in a loss to the Government. I cannot 
say when the final adjustm nt of rent of evacuee property will be 
made. But so long as the present agreement between the two 
Governments is in force the Custodian must realise the fair rent of 
the evacuee property. This rent will go on accumulating and 
necessary adjustment will be made in due course, this fair rent has 
to be paid to the displaced persons who are owners of houses left in 
West Punjab. Whatever amount of rent is collected will be paid to 
Pakistan Government for payment to the evacuees. Supposing, if no 
adjustment is made and no money is received from the Pakistan 
Government then the total amount of rent that has been collected 
for each evacuee house will be paid to the person to whom that' house 
is allotted. If we do not recover the rent of these houses it will 
result in a loss to the displaced persons to whom these houses will 
have to be allotted in future. Moreover, it is with a view to get 
adequate return of the amount spent on these mud-huts that we are 
charging a nominal rent of Re. !/- per month. In this wey, 'theire 
will be no loss to the Government exchequer. Besides This, the 
Government of India has built one colony at Faridabad and a workers’ 
colony at Nilokheri. The fine experiment made at Nilokheri has 
attracted notice of all visitors to India. There the workers have paid 
for houses built for them. In Faridabad, displaced persons coming 
from Frontier side and Dera Ghazi Khan have been rehabilitated. 
They are required to pay the prices of these houses by instalments in 
these colonies. Those people who say that they will not be able to 
pay the prices are not allowed to occupy these houses. If Government 
gave free houses to some people others may as well demand that 
Government must build houses for them. I do not know why it is 
said that it is not for the benefit of refugees. If these houses are 
sold to non refugees they will hot get the same facilities as refugees 
are getting. We want to help displaced persons as much as we can. 
We have tried our utmost to help them and have considered it as 
our top-most duty. People should realise why we are throwing open 
these houses to non-refugees and should not be mlslad by mere 
ienriments.
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Then, Sir, it has been alleged that these houses have been 

constructed in a very defective manner and so the engineers responsible 
for their construction should be taken to task. Objection has been 
raised to the use ot stabilised soil because in the opinion of some 
hon. Members it has not proved better than ordinary ‘Kacha soil 
and the little amount of cement used in the formula has been wasted. 
My submission is that these are unwarranted presumptions and it is 
wrong to say that the Government is anxious to dispose of these houses 
in some way or the other with a view to cover the mistakes ol their 
engineers Government could have been suspected of shielding the 
errant Officers if it had come forward with a proposal to reduce the 
prices of the houses. Only then could it be alleged that it was anxious 
to wash its hands off the sorry business. But when we think that the 
price fetched by them will surely meet the entire cost involved if their 
sale is thrown open to the general public, how does the question of

» N -
white washing the affair arise ? 1 wonder how the hon.j Members
have anticipated that even if the sale is thrown open to non-refugees, 
no house will fetch a price equal to its cost. A.id then if any 
defects are discovered we shall have them set right and take action 
against the officials concerned if they are proved to be' at fault in 
the matter.

So fa" as the objection to the use of stabilized soil is concerned, 
I want to assuie the House that it was after a good deal o. experimen
tation in the laboratory at Karnal and alter having asertained that 
it compared favourably with cement in strength that it was decided 
to use it in the construction of houses. In fact, Sir, experiments had 

'shown that stabilized soil walls would be as durable as those made of 
pucca brick. Stabilized soil has been used along with concrete and 
lime in the construction of lining of canals and it has quite served the 
purpose of cement As regirds its use iu the construction of roads, it 
is already of unquesti mable value. Then, Sir, who can say that 
experimentation is bid ant shou.d not be practised in any case ? If 
the Government conducts experiments to find out cheaper methods 
of constructing buildings and ro ids, surely it displays a progressive 
and not a retrogressive spirit. And then, Sir, if we cannot afford to 
have houses made of pucca bricks and cement, why should we be
ashamed of utili/.ing soil for this purpose ? ft was about twenty years 
back that Miraben had built a ‘Kutiya’ for herself near Oel Ashram at

(«) 74 P U N JA B  LEGISLATIVE ASSEMBLY [9th March, 1951



R E F U G E E S  R E H A B IL IT A T I O N  (B U IL D IN G S  A N D  B U IL D IN G  (6) 75
SITES) (AMENDMENT) Bill

a cost of Ks. 17 only by erectiug mud walls and using a thatched roof. 
The ‘ Kutiyj.’ is stil intact to teach us a lesson Bow to solve the 
problem of housing shortage. When the soil of this country is so 
good, why should we not use it for building purposes ? People in 
villages are already living in Kacha houses but they are not experien
cing any difficulty. Their houses look more neat both from their 
exterior as well as interior, because every year they are given a fresh 
coating of mud all over. A house doesn’t look beautiful merely 
because it is plastered with cement. And then the life of mud ' houses 
is not less in any case than the 'pucca* houses. Then it has been 
stated that since the refugees consider the Government built houses 
defective, it has therefore been decided to sell them to non-refugees to 
cover up the mi doings of the staff responsible for building them. I 
fail to understand this kind of logic. If the houses are really defective, 
how are the non-refugees going to purchase them ? Will they shut 
their eyes while going in for them ? Let the House pass this measure. 
We shall then see if anv of the houses remain unsold and then 
inquiry will be made into the matter. Why fore-judge the issue ?

Then it has been asked as to how many houses the Government 
has been able to sell since the promulgation of the Ordinance, Do 
my friends think that the sale should have commenced as soon as 
the Ordinance was signed by His Excellency without any publicity or 
advertisement ? When it was decided to sell the houses to (the dis
placed persons, were not the conditions, terms and the time of sale 
notified to the public for some time ? And when it was found that 
sufficient publicity had not taken place, were not the terms re-adverti
sed ? If this is so, how do our friends think that in this case the 
houses should have been sold without taking any such action ?
Naturally, it will be some time before the terms, the date and place of 
sale can be fixed and advertised. Meanwhile, the Government will 
have time to improve the value of these houses by electrifying those 
which are not electrified, by making arrangements of water supply 
where they do not already exist and by developing the localities by 
building roads etc., as the Improvement Trusts do with a view to 
attracting customers. So, Sir, my submission is that the hon. 
Members of this House should not be in a hurry to foresee the results
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of this Bill *> They should give us a chance:and if we fail then theyv
will have-any justification for criticising the Government. With these 
words, I commend this Bill for acceptance by the House.

• j  '*  • * •., ,,i iC i .  ;;i : .... ; ■■

Mr. Deputy Speaker : Question is—

That the East Punjab'Refuge s Rehabilitation (Buildings and Building 
i Site**) (Amendment) Bill be taken into consideration at once.

. " . . u, - ... *
7 he motion was carried.

Clauses 2 to 7.

Mr. Deputy Speaker : Question is—
That clauses 2 to 7 stand part of the Bill.

The motion was carried.
Clause 1.

Mr. Deputy Speaker : Question is —

That clause 1 stand pa-t of the Bill.

1 ne motion was carried.

- Preamble.

Mr. Deputy Speaker : Questoin is—
That the preamble be the preamble of the bill.

7 he motion was carru d►

Title.

Mr. Deputy Speaker : Question is—
That the title be the title of the Bill.

1
Tht motion was carried.

Parliamentary Secretary (Sardar Ajit Singh) : I move—

That the East Punjab Refugees Rehabilitation (Buildings and Building 
r\. Sites) (Amendment) Bill be passed.

Mr, Deputy Speaker : Motion moved—
That the East 1 unjab Refugees Rehabilitation (Buildings and Building 

Sites) (Amendment) Bill be passed.
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Saidar Bachan Singh (Ludhiana Central, Sikh, Rural) (Hindi) : 
Mr. Deputy Speaker, now that it has become clear that the Govern
ment is bent upon the passage of this Bill and it will certainly be put 
on the Statute Book, I would like to make a few submissions in 
regard to its enforcement. Firstly, the Government should at least 
jjive preference to the refugees in the matter of sale of these houses 
even if the price offered by them is somewhat lower than that offered 
by a local customer. As far as possible, the Government should see 
that priority is given to the question of resettlement of refugees and 
so it should not mind incurring a. little loss while selling these houses.

4

Sardar Shiv Saran Singh : The question of reducing the prices
does not arise because the houses will be sold at fixed prices.

Sardar Bachan Singh Sir, I know the whole situation. I know 
that the houses have a fixed piice What I was referring to was 
the initial percentage of the price which was paid by the purchasers. 
I think I should illustrate myself. I say that if a house is priced at 
Rs. 10,000 a refugee may offer to pay 5 per cent of this price in the 
first instance whereas a non-refugee who has lot of money may 
offer to pay 25 per cent of the price as first instalment, i his was 
what I meant by difference in the prices payable by the refugees 
and the non-refugees So I wished to say that if a refugee offered 
to pay less money in comparison with the money offered by the 
non-refugees, refugees should be given preference. In the past, if 
I remember aright,'houses have been sold to the refugees even though 
they had offered to pay only 5 per cent of the price at the time 
of the purchase and I think thit if a departure is now made from 
that practice it may give wise to a heart-burning among the refugees 
who may intend to buy these houses:

Chief Minister. Sir, I accept this suggestion of the hon. Member 
and in order to give effect to this suggestion I think it would be 
better to appoint a Committee of non-officials for the purpose of 
recommending such displaced persons to whom the houses may be 
sold. ' "

Sardar Bachan Singh. Sir, I am extremely grateful to the lion. 
Chief Minister for the assurance he has very kiudly given about 
selling these houses to the refugees Now I advert, to another very
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important matter. It is in regard to recovery of rent as arrears of 
land revenue. I have to offer a suggestion in this connection as 
well. My submission is that before any drastic step is taken against 
a person from whom rent is to be recovered, it should be ascertained 
whether or not he is in a position to pay the r.nt. If that man is in 
a position to pay and is wilfully avoiding payment nobody should 
have any sympathy for him. But if he is unable to pay the rent owing 
to some circumstances which are beyond his control, for example if 
he is out of job or if he is unable to attend to his work owing to
disease or if he has some other sufficient reason for non-payment, 
he should not be treated so ha shiy as has been provided for in the
Bill. It is my experience and perhaps it is the experience of us all 
that particularly the lower officers carry out the Government orders 
very ruthlessly. I have feats- that the provisions of this Bill also, 
unless and until some scope is left for treating the deserving cases 
rather leniently, may be very strictly enfo ced. It is for these 
reasons that I feel that somehow or other arrangement should be made 
to relax the severity or the rigour of the letter of the law that we 
are going to enact lest we should be perpetrating cruelty and 
injustice on those displaced brethren of ours who have every intention 
to pay the rent but are precluded from doing so not by any bad 
motive but for reasons which they cannot help We should not 
always have the realization of the rents uppermost in our minds. 
We should h ive sympathy for those honest refugees who are with us 
in the form of unattached women or old and incapacitated persons. 
Here I don’t mean to suggest that absolutely no rent should be 
charged from them, lhe Government may charge rent from them by 
all means but there is no harm if the recovery is made by easy 
instalments or it is postponed for *ome time And I submit that 
such a thing can be managed by making the necessary rules or 
issuing some executive instructions or orders. I do not for a moment 
plead the cause of those refugees who deliberately avoid payments 
out of mischief. They should be treated as harshly as is possible 
under the law that we are going to pass. I also do not mind if we 
people who are non-refugees are not shown any soft corner by the 
Government. I believe in strong Governments and I think that
a Government is not worth its name which cannot get its laws or 
orders obeyed and observed. But the * honest refugees deserve seme 
special treatment and that we should lib Tally tiiven them. 1 he 
cases of refugees are abnormal case* and it does not appear very



wise to treat them in the normal course. So I feel that as the hon. 
Chief Minister was kind enough to accept my previous proposal he 
will be good enough to agree to this suggestion as well and take all 
necessary steps to relax the rigour of the provision of this Bill which 
relates to the recovery of rent as arrears of land revenue so far as 
honest and poor refugees are concerned.

Chief Minister : With respect to the suggestion made by my
hon. Friend, I wish to assure him that his point of view will be 
accommodated so far as it is consistent with the Government Rules 
regarding financial matters.

Mr. Speaker : Question is—

That the East Punjab Refugees Rehabilitation (Buildings and Building 

Sites) (Amendment) Bill be passed

The motion was carried.
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THE EAST PUNJAB AGRICULTURAL PESTS, DISEASES AND NOXIOUS
WEEDS (AMENDMENT) BILL

Minister For Education (The hon Sardar Narotam Singh) : I
introduce the East Punjab Agricultural Pests, Diseases and Noxious 
Weeds (Amendment) Bill.

Minister For Education : I move—
That the East Punjab Agricultural Pests, Diseases and Noxious Weeds 

(Amendment) Bill be taken into consideration at once.

Mr. Speaker: Motion moved—

That the East Punjab Agricultural Pests, Diseases and Noxious Weeds 

(Amendment) Bill be taken into consideration at once.

Sardar Bachan Singh (Ludhiana Central, Sikh, Rural) {Hindi) : 
Mr Speaker, 1 am glad to say that so far as agriculture is concernedi
our State leads all other States. The legislation enacted in this 
State with regard to agriculture has served as a model to other 
States. This is one of those subjects in which the Punjab has been 
a pioneer. When I move among the public I take pride in telling
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them that pur State occupies the foremost place in the matter of laws 

- governing agricultural matters. I am, however, sorry to point out that 
we have already passed an Act regarding pests and noxious weeds but 
it has not been properly, acted upon. Sometime back I had the 
opportunity of going to Hissar. There, a gentleman asked me as to 
what the policy of my party with regard to monkeys was. I told him 
that our policy was with regard to men and not with regard to 
monkeys Human life is more precious than the life of animals and 
if monkeys desto yei fool which was required to keep men alive,
they had to be destoyyed. Later on, I read in the news-papers that 
some fbaniis’ or Hissar and Rohtak met the hon. Ministers and also 
His Excellency the Governor. I was pleased to know from the news
papers about the reply which His Excellency gave them. He told 
them if that they were prepared to pay the necessary amount of money 
he would consider the question of mporting food from outside instead 
of getting monkeys killed. A few davs later, I was surprised J o  learn 
that the shooting squads which the Government had recruited for 

...„ killing monkeys were dis' anded Only a few days back the hon 
Shri K. M. Munshi, Food Minister of our Central Government, stated 
that either we could save the lives of human beings or those of 

' monkeys." The latter destroyed the iood which was badlv ne. ded for 
human -beings and they had to be destoryed to save the lives of 
people Our Government suddenly stopped the killing of monkeys. 
A very responsible officer told me that there were about ten hkhs 
of monkeys in our State who were damaging foodgrains. When I 

* asked him if this figure was not exaggerated, he said that the number 
of monkeys inight be more than ten lakhs, it was not less than that. 
I was glad to know from an official report that from four to six 
thousand monkeys had been destroyed in this State. For saving 
people from starvation it is necessaiy that monkeys, wild bears, 
wild deer and such other wild animals who destroyed iood crops

, should be killt ct. Wild cows which destroyed these crops should be 
sent to Goshalas, where these should be chained. At the same time we
should take proper steps for the removal of noxious weeds and pests. 
We have already passed a Bill on this subject but the Government 

, fias 'not made full use of its provisions. A few days back when 1 
went to Ferozepore district, I noticed that there was a heavy grow th 
ol ‘pohlF in Teh si 1 Jalalabad.
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Chief Minister: I shall give full facts and figures and the lion.
Member shall have an opportunity of discussing all these things during 
general discussion on the Budget. At present, we are faced with the 
problem of destruction of locust. Hoppers are coming out of the eggs 
laid by the locusts and the Government requires powers under this 
Bill to deal with this pioblem effectively. I shall therefore request the 
hon. member to defer his speech till the general discussion on the 
Budget, so that this Bill may be passed today.

Sardar Bachan S iigh  : As the Government is anxious to get
powers under this Bill for fighting the locust menace I shall wind up 
my speech. I wish to draw the attention of the Government tp the 
fact that even when we had an Act on this subject on the Statute 
Book, we did not make proper use of it. Several complaints in this 
connection are being received from the Public, I shall request the 
Government to give full effect to the provisions of the present Bill 
ro that it might lead to real good of the- people.

Mr. Speaker : Question is—

That the East Punjab Agricultural Pe’sts, Diseases and Noxious Weeds 

(Amendment) Bill be taken into consideration at once.

The motion was carried.

Clauses 2 to 6

Mr. Speaker: Question is—

That clauses 2 to 6 stand part of the Bill.

The m otion w as carried. 3 * " '  ̂ ■ X * - v‘

• Clause 1 •

Mr. Speaker : Question is—
* / 

That clause 1 stand part of the Bill.

1  he motion w as carried.

Title

Hr. Speaker : Question is—

That the title b« the title of the Bill.
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The motion was carried.‘ - '--J * t 1 \} ;) l J +* _ \ • ' . , r
v i - c r  < ■ ! '  ■, •, , *  *’ * * •

Minister For Education : I move*— 1
*.?iU L I . ’ -7  h -  r, . . . . . .

, . } c} Ea^t Punjab, Agricultural Pests, Diseases and Noxious Weeds
. (Amendment) Bill be passed.

* -  The motion was, cm tied.

. TREPUNJAB DEVELOPMENT OF DAMAGEp AREAS BILL

Minister tor Public Works (The hon. Captain Ranjit Singh): r
introduce the Punjab Development of Damaged Areas Bill.

•' h‘r:
Minister For Public Works : I move—

That.the Punjab Development of Damaged Areas Bill be referred to a 

select committee consisting of—

Dr. Sant Ham Seth
Shrimati Dr. Parkash Kaur

Sardar Ujjal Singh ~

: ; Cbaudhri I^ h u  Singh -

5 Sardar Swaran Singh 

Shri Dev Raj Sethi.

2. That the Select Committee be instructed to report within a week.

3. That the quorum of the Select Committee shall be 5.

I h c  m otion was carried

T h e  A ssem bly then adjourned till 2  p . m . on M pndav, the 12th M arch , 1957.
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Punjab Legislative Assembly

THIRD SESSION OF THE FIRST PUNJAB LEGISLATIVE ASSEMBLY

Monday, the 12th March, 1951.

The Assembly met in the Assembly Chamber, Simla, at 2p.m. of the clock. 
Mr• Speaker (Ihe Hon. Sardar Kapoor Singh) in the Chair.

STARRED QUESTIONS AND ANSWERS.

QUESTION No. 2699.

Mr. Speaker : Question No. 2699 appearing on Page 4 in the
list of starred questions for 2nd March was not called by mistake. Does 
Shri Prabodh Chandra like to ask it to-day ?

Shri Prabodh Chandra : Yes, Sir.

REMOVAL OF SHRI K. B. DUf f A FROM THE MEMBERSHIP 
OF MUNICIPAL COMMITTEE, AMBALA.

*2699. Shri Prabodh Chandra : Will the hon. Minister for Public 
Works be pleased to state the reasons why Shri K. B. Dutta has been 
removed from the membership of Ambala Municipal Committee ?

The hon. Captain Ranjit Singh : Shri K. B. Dutta was removed
in the public interest because he adopted dilatory tactics to preclude
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[Minister for Public Works]
the lawfully-appointed President of the Committee from discharging 
his functions. * '*

Shri Prabodh Chandra : May I know the grounds on which such
an action was taken against Shri K. B. Dutta ?

Minister : He broke open the locks, he prevented access to
office records, did not call the meeting of the municipal committee and 
did so many other things which he ought not to have done.

Shri Prabodh Chandra : IV̂ y I know whether any warning was
given to Mr.- K. B. Dutta before action was taken ? Was any notice 
given to him to explain his position ?

Minister : The Commissioner and the Deputy Commissioner
tried to bring him round to the right path but failed in their efforts 
to do so.

Shri Prabodh Chandra : Was any warning given by the Govern
ment itself ?

Minister : A Government always functions through its officers.

Shri Prabodh Chandra : Was any notice given to Mr. K. B.
Dutta through any of such officers?

Minister: This has already been replied to.

Shri Ram Sharma: May I know the position of Shri K. B.
Dutta when he broke open the locks and refused to hand over the 
papers? Was he not acting as President of the Municipal Committee 
and also Executive Officer at that time; if so, where lies the question 
of his breaking open the lock of his own office and whom should he have 
given the papers when he himself was acting as the President and 
Executive Officer at that time?

Minister : Details can be given on fresh notice only.

Shri Ram Sharma : Sir, may I know from the hon. Minister as
to whose lock Mr. K B. Dutta broke open ?

Minister: He broke the lock of the office of the Executive officer
and he refused to hand over the papers to him.

Shri Ram Sharma : Did the Executive Officer inform the police
about this matter ? And who was Executive Officer at that time?
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Minister : It was not the lock of the house of the Executive
Officer which was broken but of the office of the Municipal Committee.

Mehta Ranbir Singh : May I know on what charge Mr. K. B.
Dutta was removed from the membership of the Municipal Commi
ttee ?

Minister : I have already stated it above.

Pandit Faqir Chand : Why is it that no case was registered
with the police against Mr. K. B. Dutta ?

Chief Minister : It was not considered proper to do so.

Mehta Ranbir Singh : May I know whether any civil suit has
been instituted against Mr. K. B. Dutta ?

Mr. Speaker : That does not arise out of this question.

Shri Prabodh Chandra : Is it a fact that Shri K. B. Dutta 
brought certain things to the notice of the Government which the 
Deputy Commissioner and Commissioner of that place were doing un
lawfully ?

Minister : I require notice for that.

RESTORATION OF THE GRANTS-IN-AID TO SCHOOLS IN THE
STATE.

*2910. Shrimati Sita Devi : Will the hon. Minister for Education
4 •

be pleased to state :—

(a) the names of the schools in the State whose grants-in-aid 
were stopped by the Government on political grounds 
in the pre-partitioned Punjab;

(b) the names of such of those schools whose grants-in-aid
have been restored since August 15, 1947;

(c) whether N. D. Victor High School, Jullundur Cantonment
is included in the list referred to in part (b) above ?
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The hon. Sardar Narotam Singh :
(a) Information is not available for want of records, relating 

to pre-partition period, nor has any representation in 
this respect been received from any school.

(b) Nil.

(c) Does not arise.

X.

FACILITIES TO SCHEDULED CASTE POST-GRADUATE 
STUDENTS IN THE STATE.

*2944 Chaudhri Sundar Singh : Will the hon. Minister for
Education be pleased to state whether any facility or privilege with 
regard to fee and scholarships has been afforded to the scheduled 
caste post-graduate students in the State; if so, the total amount of 
scholarships so granted ?

Tne hon. Sardar Narotam Singh :

Yes The scheduled caste post-graduate Arts students are 
eligible for concession under the Harijan Welfare Scheme. Two M. A. 
Scheduled Caste students have been awarded stipends at the rate of 
Rs.25/- plus exemption from tution fees under the scheme.

Postgraduate Science students are, however, given financial 
help by the Government of India.

SCHEDULED CASTE STUDENTS IN KHALSA COLLEGE, QADIAN.

*2946. Chaudhri Sundar Singh : Will the hon. Minister for
Education be pleased to state the number of scheduled caste students 
studying in the Khalsa College, Qadian, District Gurdaspur ?

The hon. Sardar Narotam Singh :

The number of scheduled caste students studying in Sikh 
National College, Qadian is eight.
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AGE OF RETIREMENT OF ALL CLASSES OF MINISTERIAL
SERVANTS.

*2322. Shri Ram Sfcarma : Will the hon. Chief Minister be
pleased to state :—

(a) whether the Government has fixed the age of retirement 
of all classes of ministerial servants at 55 ;

(b) the date when this decision was arrived at ;

(c) whether it is also a fact that at the time of the partition, 
the services were guaranteed their then existing terms 
and conditions of service?

The lion. Dr. Gopi Chand Bhargava :

(a) Yes.

(b) Orders in this behalf vere issued on the 11th July, 1949.

(c) Yes, as for as changed circumstances permitted. But the 
ordinary age for retirement even before the issue of the 
orders of the 11th of July, 1949, was fixed at 55 with the 
prov sion for a ministerial Government servant to be 
retained in service upto the age of 60, if he continued to 
be efficient.

Shri Ram Sharrna : May I know whether any conditions or
terms were guaranteed to the officials at the time of partition ?

Chief Minister : The Gazetted Officers were guaranteed certain
conditions and terms and they have been retained on those terms, while 
in the case of non-Gazetted staff no conditions were settled.

(7 ) 5

SUPPLY OF DRAIN WATER TO THE CULTIVATORS OF 
VILLAGE GHIR DISTRICT KARNAL.

*2379. Shri Ram Sharrna : Will the hon. Chief Minister
be pleased to state whether a Congress social worker of village Ghir 
had drawn the attention of the Government that supplying of drain 
water to the cultivators has given occasion for exacting bribery from 
the cultivators by the Government servants concerned ?
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The hon. Dr. Gopi Chand Bhargava : Yes. One Shri Din
Dayal of village Ghir made allegations of bribery and the complaint is 
under investigation.

Shri Ram Sharma : May I know whether the investigation is
cairied out by the Irrigation Deptt. or by the Police Department ?

Chief Minister : I cannot say that off-hand. I can let the hon.
Member know about it after enquiry.

Shri Ram Sharma : May I know when the complaint was lodged
and how long the investigation will take ?

Chief Minister : I require notice for that.

COMPLAINT AGAINST THE CRIMINAL COURTS OF
MAGISTRATES AT ROHTAK.

1 >
*2437. Shri Ram Sharma: Will the hon. Chief Minister be 

pleased to state whether it has come* to the notice of the Government 
that the Bar Association, Rohtak in their memorandum to the hon. 
Chief Justice on his recent visit to Rohtak complained that 
the'criminal courts of the Magistrates were being dominated by the 
Police and the people had lost faith in the justice administered there ; 
if so, the steps taken by the Government in the matter ?

I
The hon. Dr. Gopi Chand Bhargava :

First Part : Yes. , •

Second Part : The complaint was enquired into bŷ  the
Commissiner, Ambala Division, who has found the allegations to be
“ only general and not material” . The Bar Associaton could not 
cite concrete instam es before him. The Commissioner has, however, 
given “ wholesome advice 99 to the Magistrates of the District.

Shri Ram Sharma : May I know in what manner did the
Commissioner conduct the enquiry ? Did he interview any of the 
representatives of the Bar Association of Rohtak ?

Chief Minister : I cannot say anything in this connection.
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Shri Ram Sharma : Is it a fact that the Commissioner, during
his talk with the President and two other representatives of the Bar 
Association, told them that the Magistrates were not like the Judges 
as besides administering justice, they had to keep in view the 
administrative exigencies also ? May I know if this fact has 
come to the notice of the hon. Chief Minister ?

Chief Minister : This is not to my knowledge as I am neither
a member of that Bar Association nor has that body written to me 
anything on the point.

Shri Ram Sharma : May I know whether the Commissioner has
submitted a detailed report of the incidents which came to his 
knowledge during the enquiry ? How did he conduct the enquiry 
and arrived at the conclusions that the allegations were of a general 
nature ?

Chief Minister : The officer conducting enquiry never writes
the manner in which he carried out his investigations. He generally 
writes his impressions and conclusions to the Government.

Shri Ram Sharma: Is the hon. Chief Minister aware that the
complaint of the Bar Association, Rohtak, was to this effect that 
the courts presided over by the Magistrates were being dominated 
by the police and that they did what the Prosecuting Inspector 
wanted them to do in the matter of administering justice and also 
that the lawyers in their court were not offered any seats, while 
ordinary constables could get themselves cosily seated ?

Chief Minister : The report submitted by the Commissioner
merely indicates that the charges were only general and not material 
and that the Bar Association could not cite any concrete instances 
befoie him.

Shri Ram Sharma : May I know whether the Commissioner
found the allegations, stated to be of general nature by him, to be 
coriect or otherwise ? If so, what steps he took to set things right ?

Chief Minister : He warned the Magistrates.
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GRANT OF REVOLVER LICENCE TO CHANDRA MOHAN OF 
VILLAGE JHAROT, DISTRICT ROHTAK.

*2438. Shri Ram Sharrna : Will the hon. Chief Minister be pleased 
to state whether the Government is satisfied that the district 
authorities in the State and particularly those of Rohtak are following 
the policy laid down by the Government in issuing the fire-arme licences?

The hon. Dr. Gopi Chand Bhargava : Governrqent have no reason 
to believe that the policies and orders of Government about the issue of 
arms licences are not being followed in the districts. The hon. Member 
had brought a complaint about Rohtak district and the result of enquir
ies made by Government has since been communicated to him.

Shri Ram Sharma : Will the hon. Chief Minister kindly tell use
whether it is the policy of the Government to issue licences to such 
people as have criminal propensities as is clear from the fact that two 
heinous murders were committed with the same weapons which were 
issued under licence by the district authorities ?

Chief Minister : It is not the policy of the Government to issue
licences for arms to bad characters or murderers.

Shri Ram Sharma: Is it a fact that when a person whose
father had been murdered in cold blood applied for the license of arms 
for sell-protection, his application was rejected by the Deputy 
Commissioner while licences were issued to such persons who are 
absconders in certain criminal cases ? Is he aware that I brought 
this case to his notice ?

Chief Miniter ; I may tell the hon. Member that action was 
taken in that case.

Shri Ram Sharma : Is it the result of that action that suspects are 
granted licences for arms while other applicants in whose houses 
untoward incidents occuired as a result of the activities of bad 
characters, were refused the grant of the same ?

Chief Minister : The list of names sent to him for grant of
licences were sent to the Deputy Commissioner for scrutiny and 
those recommended by him w'ere granted the licences.

Shri Earn Sharma: Is it in the knowledge of the hon. Chief
Minister that in Rohtak licences for arms have been issued to those 
persons who afterwards committed murdeis?
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Chief Minister : How can I say anything unless the hon.
Member reveals thenames ?

Sardar Sajjan Singh : Is it th& policy of the Government not
to dispossess those persons of arms who were under detention ?

Chief Minister : It is possible that the detention may be for
reasons other than criminal activities.

SUSPENSION OF I. C. S. OFFICERS IN THE STATE.

*2636 Shri Virendra : Will the hon. Chief Minister be pleased
to state :—

(a) the number of I. C. S. officers in the State who have been 
suspended since 15th August, 1947, or against whom 
enquiries are pending ;

(b) the number of P. C. S. officers in the State who have been 
suspended since the 15th August, 19T7, or against whom 
enquiries are pending ?

. The hon Dr. Gopi Chand Bhargava :
(a) Two. The enquiry in one case is still in progress.
(b) Eight. There is no inquiry pending against any of tfefem.

Shri Prabodh Chandra : Will the hon. Minister kindly tell us
whether any action has been taken against any P. C. S. Officer who 
was found guilty on enquiry or whether all of them against whom 
enquiries were pending have been proved to be innocent ? "

Chief Minister : If the hon. Member gives notice, I will collect
the necessary information.

Shri Prabodh Chandra : Is it within the knowledge of the hon.
Chief Minister that Government had to pay lakhs of rupees to the 
officers of the P. 0. S. after their re-instatement ?

Chief Minister : I require notice for supplying that information.
Metha Ranbir Singh : Will the h>n. Chief Minister be pleased

to tell us the nature of charges framed against those officers of the 
P. C. S. who were placed under suspension ?

Che if Minister : This does not arise out of the main question.
Shri Ram Sharma : May 1 know what action has been taken

against an I. C. S. officer against whom departmental enquiry was 
held ? x
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Mr. Speaker: That is subjudice.

Sfari Ram Sharma: I am enquiring about that I. C. S. officer
who has already been punished ?

Chief Minister : Why is the hon. Member putting this question
when he is already in the know of it ?

Shri Ram Sharma : Will the hon. Chief Minister kindly tell us
at what stage are the cases of the two I. C. S officers against whom 
enquiry has been instituted ? If the enquiry has reached the final stage, 
then what punishment has been awarded to them ?

Chief Mini ster : It is dangerous to say anything off-hand about
this matter.

Shri Ram Sharma : Will he kindly just give an approximate
information on the point ?

Chief Minister : I cannot hazard anything merely on the strength
of memory.

Chief Minister : As I have already stated, I am not prepared
to say anything off-hand. The hon. Member may give a proper
notice to elicit this information.

CASES TAKEN UP BY THE ANTI-CORRUPTION COMMITTEE
IN THE STATE.

*2637. Shri Virendra : Will the hon. Chief Minister be pleased
to state :—

(a) the number of cases taken up by the Anti-Corruption 
Committee during the year 1950 ;

(b) the number of cases in which on the recommendation of the 
said Committee disciplinary action has been taken by the 
Government so far ;
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(c) the total number of officers dismissed or suspended and 
the number of Class I officers among them ?

The hon. Dr. Gopi Chand Bhargava :

(a) 464.

(b) 26.

(c) (i) Dismissed (ii) Suspended (iii) Class I officers
10 7 Nil

Shri Ram Sharma : Will the hon. Chief Minister kindly state
how is it that despite the number of complaints of corruption against 
the officers being very large, only a very few cases are proved to be 
correct ?

Chief Minister : My hon. Friend knows the reasons himself
very well.

Shri Ram Sharma : Since 1 cannot get correct information
regarding the Government officers against whom complaints have been 
made, may I ask the hon. Chief Minister to tell us the reasons why only 
a small number of cases against the officers are proved while a large 
number of complaints are made against them ?

Chief Minister : My hon. Friend knows full well that when
investigation is conducted, the law does not differentiate between an 
official or a non-official. Whatever is correct, is proved.

COMMUNIST DETENUS IN THE STATE.

*2638. Shri Virendra : Will the hon. Chief Minister be pleased
to state :—

(a) the total number of Communist detenus in all the jails 
of the State ;

(b) the number of those detenus who are given family
allowances and the amount thereof in each case ;

(c) the special facilities that are being given to these detenus 
which are not enjoyed by the ordinary convicts in jails ?
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The hon. Dr. Gopi Chand Bhargava :

(a) 81 (1st Feburary 1951).

(b) Part 1—2 1 .

Part II—The allowances range between Rs. 25 P. M. and 
Rs. 115 P M

(c) Special facilities are provided in relation to accomodation, 
diet, bedding, clothing, toilet articles, furniture, funds, 
interviews, correspondence, newspapers and periodicals, etc.

Shri Virendra : Will the hon. Chief Minister kindly tell us how
the amount of allowance is decided upon for the purpose of granting 
it to a particular Communist prisoner, because he has stated that 
the grant cl allowance ranges from Rs 25 to Rs, 115 p.m. ?

Chief Minister : While deciding the grant of allowance to a
particular Communist prisoner, the number of dependents and his 
financial position are kept in view.

Shri Virendra : May I know whether the Communist prisoners
in the Punjab get more facilities as compared with otner states ?

Chief Minister : I think, it is so.

- Shri Prabodh Chandra : Is it a fact that the Communist prisoners
in the Uttar Pradesh are receiving greater facilities than the Communist 
prisoners in the ? unjab ?

Chief Minister : I think the information of the hon. Member is
not correct. In my view, they get better facilities in the Punjab.

Shri Prabodh Channra : In view of the reply of the hon. Chief
Minister that Communist detenus are accoided better treatment in all 
the jails of the State, may I know if he is aware of the fact that the 
Communist detenus are comparatively treated in a better way in the 
States of West Bengal and U. P. ?

Mr. Speaker : Comparisons are odious; better avoid them.

Shri Ram Sharma : May I know in what respects do the
communist detenus receive better treatment at the hands of our 
Government than those in the other States ? What are the concessions 
which are given to these detenus in addition to those already enjoyed 
by them in oth< r States ?
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Chief Minister : If the hon. Member gives fresh notice, I shall
make the detailed information available to him.

Shri Ram Sharma : On what grounds does the hon. Chief
Minister say that these detenus receive better treatment in our State ?

Mr. Speaker : Very good cross examination.

Shrimati Sita Devi : May I know if the Communist detenus are
afforded more facilities by our Government than were enjoyed by them 
before August 1947 ?

Chief Minister : Yes, they are enjoying more facilities than
before.

Sardar Sajjan Singh : Is it a fact that majority of those detenus
who resorted to hunger strike have been placed in the C class ?

EXISTENCE OF WATERLOGGING IN THE STATE

*2665. Dr. Sant Ram Seth : Will the hon. Chief Minister be
pleased to stai e :—

(a) whether it is a fact that waterlogging and thur exist on
an extensive scale in different parts of the State ; if so, 
the extent of such area district-wise ;

t

(b) whether the Government propose to set up a permanent 
department for reclamation of such areas ?

The hon. Dr. Gopi Chand Bhargava :

i a) No. A statement of thur and sem-affected area is placed on 
the table.f ,

(b) A Land Reclamation Department exists in the Punjab 
State and the staff will be made permanent as found 
necessary.

|Kept in the Library.
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CONSTRUCTION OF BHAKRA DAM.

*2666. Dr. Sant Ram Seth : Will the hon. Chief Minister be 
pleased to state :—

(a' how far the construction of Bhakra Dam has been 
completed and what remains to be done ;

(b) the further time likely to be taken to complete the 
Dam ;

(cj the total amount spent on the scheme so far ;

(d) how much more amount is required to complete it ? •

The hon. Dr. Gopi Chand Bhargava :

(a) The work on the Diversion Tunnels o f the Bhakra Dam is 
in progress. Approximately 40 o/o of the entire enlargement 
on the Diversion Tunnels has been completed to date.

The Township for housing the Construction personnel at 
Nangal has been completed. Road and Rail communications 
from the Rail head at Rupar to the Dam site have been 
established.

(b) The project is expected to be completed by the year
1957-58 provided funds are available to the extent 
required for each year during the course of its construc
tion, which has been planned to be completed by 1957-58.

(c) The total an ount that will be spent by the end of the 
current year will be rupees 22*6 crores.

(d) Rs. 85*4 crores.

Sbri Amar Nath Vidyalankar : The hon. Chief Minister has
stated that the township for housing the construction personnel at 
Nangal has been completed, may I know if arrangements o f water 
supply for the people living in Kosan Camp have been made by the 
Government ?

Chief'Minister : 1 require notice for this question.

bri Amar Nath* Vidyalankar : Is it a fact that there exist no
arrangements . for laterines and urinals in the factories at Nangal 
required under the Factories Act ?
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Chief Minister : The hon. Member knows it himself as he often
goes there. 5

Shri Prabodh Chandra : Sir, is that the reply we are expected
to get ?

Shri Ram Sharma : He is free to give any reply.

Shri Amar Nath Vidyalankar : May I know if it is not necessary
for the hon. Chief Minister who has in his reply already given some 
details about the Nangal Project to know whether or not people 
working in the factories are provided with the primary necessities ?

Shri Amar Nath Vidyalankar: Is it a fact that the people
living in the resedential quarters at N angal are facing great incon
veniences on account of the corrugated sheets fixed on their roofs which 
become very*hot during the summer ?

Chief Minister : Thank you for this information.

Shri Ram Sharma : In view of this reply in part (b) that the
project is expected to be completed by the year 1957-58, may I know 
if the whole project would be completed or the Dam only ?

Chief Minister : The whole project.

Shri Ram Sharma : What time will it take the Dam to
complete ?

Chief Minister : The construction of the Dam is the last item
to be taken in hand. As already stated the project will be completed 
by the year 1957o8.

Shri Virendra : Will that Project be dammed by that time ?

Mehta Ranbir Singh : Is the hon. Chief Minister prepared to 
take any steps to remove the inconveniences of the workers in the 
factories and camps as reierred to by my hon. Friend Shri Amar 
Nath Vidyalankar ?

Chief Minister : It is a request for action.
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DACOITIES and murders committed in the state.

*2667 Dr. Sant Bam Seth : Will the hon. o  hief Minister be
pleased to state r—

(a) the total number of dacoities committed in the State dur
ing the year 1947 48, 1948-49, 1949-50 and 1950- 51 
district-wise ;

(b) the total number of murders committed district-wise in 
the State during the above mentioned periods ;

(c) the number of burglaries committed in tha above 
■ ) mentioned period;

' r .

(d) the total number of arrests made in connection with the 
three ‘classes of offences mentioned above together with 
the number of cases and number of cases finished ;

(e) the total number of out-laws killed during the periods 
mentioned in part (a) above ;

(f) total number of policemen injured and killed in apprehend
ing criminals referred to above ;

(g) the compensation or pension given to the dependents
of those policemen who lost their lives in maintaining 
law and order in the State ?

The hon. Dr. Gopi Chand Bhargava :

(a) to (c) A statement is laid on the table.f

(d) Total number of arrests made in connection with dacoities 
muiders and burglaries during 1947-51, is 23319.
Number of cases pending is 1565. \

c Number of cases finished, untraced etc. 3£538.

(e) Total number of out-laws killed during 1947 51 is 89.

(f) Ten injured and 13 killed.

(g) A statement is laid on the table.} 

tKept in the Library.
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DETENUS.

*2672. Shri Amar Nath Vidyalankar : Will the hon. Chief
Minister be pleased to state :—

(a) the total number of detenus in all the State jails at
present ;

(b) the number of Communist and non-Communist detenus
amongst them separately ;

(c) when their cases were last reviewed?

The hon. Dr. Gopi Chand Bhargava :

(a) 103 (1st Feburary 1951.)

(b) Communists—81 (1st February 1951t)

Non-Communists— 22 (1st February 1951).

(c) December, 1950—January, 1951,

Shri Amar Nath V^dyalankar : What is the criterion for review
ing the cases of detenus for their release ?

Chief Minister : That is for the members of the Tribunal and 
not for me.

Shri Prabodh Chandra : Is the recommendation of the Tribunal 
binding on the Government; if, not, does the Government release the 
detenus according to its own sweet will ?

Chief Minister : So far it is an advisory body.

Shri Prabodh Chandra : Is it a fact that the advisory body
recommended the release of about 69 detenus to the Government after 
duly examining their cases? Is it also not a fact that Government did 
not reliase even half the number of these detenus ?

Chief Mini ter : I will verify the information given by the hon.
Member.

Shri Prabodh Chandra: May I know if besides the advisory
body there is any other agency which recommends the release of the 

detenus ?

Chief Minister: I have told him that there is an advisory
body only.

!
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*
Shri Prabodh Chandra : May I know if in view of the changes

in the Preventive Detention Act, Government has effected any changes 
in the machinery of reviewing the cases of detenus to the effect that 
the recommendations of the advisory body should be mandatory and 
not advisory ?

Chief Minister : The advice of the advisory body shall have to
be followed.

Shrl A mar Nath Vidyalankar : Can the Government reject the
recommendations made by the advisory body in the matter of the 
release of the detenus; if so, on what grounds can it do so ?

Chief Minister : I have already stated that it could reject
in the past.

Shri Ram Sharma : May I know who are the members of the
Advisory Committee ?

Chief Minister : Mr. Jagan Nath and Mukerji. Both are retired
Sessions Judges and the 3rd appointment is yet to J>e made.

PERSONS ARRESTED IN CONNNECTION WITH KISAN SATYAGRAH 
MOVEMENT IN HOSHIARPUR AND HISSAR DISTRICTS.

*2673. Shri Amar Nath Vidyalankar : Will the hon. Chief
Minister be pleased to state :—

(aj the total number of convicts and other prisoners in all 
the State jails separately who were arrested in connection 
with the kisan satyagrah movement in Hoshiarpur and 
Hissar Districts ;

(b) whether it is a fact that the Government has released all 
other prisoners arrested in this connection except those who 
belonged to Socialist Party ; if so, the reasons therefor ?

The hon. Dr. Gopi Chand Bhargava :—

(a) Convicts—325.

other prisoners (detenus)—34.
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(b) All prisoners have been released.

Shri Amar Nath Vidyalankar : The hon. Chief Minister will 
recollect that I sometime back sent a list of prisoners who were 
arrested in connection with the Kisan Satyagrah movement. May 
I know whether they have been released ?

Chief Minister : I can’ t say about any particular prisoner but
all those prisoners who were arrested in connection with the Kisan 
satyagrah movement have been released.

Shri Amar Nath Vidyalankar : The hon. Chief Minister has 
mentioned certain names of the persons who were not satyagrahis but 
were charged with the offence involving violence. I had pointed out 
to him that these persons had not been charged or convicted under 
sections involving violence. In these circumstances, may I know 
whether he has personally satisfied himself after going through the 
judgments of the courts that these persons had been charged of any 
acts of violence ? If not, why not? -

Chief Minister : It is a matter of opinion.

Mehta Ranbir Singh : The hon. Chief Minister has stated that
satyagrahi prisoners have all been released, may I know why one 
Om Prakash is still undergoing imprisonment ?

Chief Minister : If he is a satyagrahi prisoner he must have
been released. . .

Mehta Ranbir Singh : May I know what is the definition of a
satyagrahi prisoner ?

Chief Minster : I do not know individual cases.

Shri Ram Sharma : Is it not a fact that satyagrahi prisoners
were released after they had undergone full term of their imprison
ment ?

Chief Minister : They were released much before the expiry- of-
their term.
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STEEL SCANDAL CASES.
*2674. Shri Amar Nath Vidyalankar : Will the hon. Chief

Minister be pleased to state :—

(a) whether it is a fact that the special courts have pronoun
ced their judgments in the steel scandal cases that had 
been pursued in these courts as test cases ;

(b) whether the Government proposes to take up all other 
such cases that had been kept pending so far; if not, the 
reason therefor ?

The hon. Dr. Gopi Chand Bhargava:

(a) Yes.

(b) The 75 cases, which had been put in court but had not 
been proceeded with, and the 4 cases in which investiga
tion ^had been completed, are being examined by the 
special public prosecutor. Government will take a 
final decision on these cases, after the same have been 
scrutinised by the Special Public Prosecutor and the 
L. R.

Shri Amar Nath Vidyalankar: May I know whether the
Government consulted the Legal Remembrancer and withdrew these 
cases on his advice ?

Chief Minister : I always consult the Legal Remembrancer before 
taking any action.

Shri Amar Nath Vidyalankar : If these cases were withdrawn
on the advice of the Legal Remembrancer may I know as to when the 
remaining cases will be decided ?

Chief .Minister : They will be decided when a detailed report
of the Legal Remembrancer is received by the Government.

Shri Amar Nath Vidyalankar ; May I know when these cases 
were sent to the Legal Remembrancer ?

Chief Minister : I do not remember the date.

Shri Ram Sharma : May I know whether these cases were
withdrawn after the decision of the test cases ?
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Chief Minister : Yes, after that.
4

Shri A mar Nath Vidyalankar : May I know that after the decision 
of test cases the Government came to the conclusion that these cases 
were not likely to succeed ?

Chief Minister : Thirty one cases did not come under the
mischief of law, hence they were withdrawn.

Shri Ram Sharma : May I know how many cases are still
pending ?

Chief Minister : After excluding those cases that have been
withdrawn there are 44 cases which are still pending.

APPOINTMENT OF ZAILDARS IN THE STATE.

*2675. Shri Amar Nath Vidyalankar : Will the hon. Chief 
Minister be pleased to State :—

(a) whether it is a fact that the Government has decided to
revive the posts of the Zaildars under the name of the 
Ilaqadais ; if so, the reasons therefor ;

(b) the number of protests received by Government against 
the revival of these posts ;

(c) the reasons why a decision on this subject was arrived at
without previous reference to this House ?

Parliamentary Secretary (Thakur Beli Ram):
(a) First Part.—Yes.

Second Part.—The main reason which led Government to 
take this decision was that by abolishing 
the zaildari agency a gap had been created 
in the administrative machinery of districts 
and the district officers felt handicapped 
in the efficient discharge of their duties.

(b) Certain Congress Committees including the Punjab State 
Congress Committee were opposed to the revival of this 
agency.
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[Parliamentary Secretary]
(c) The Punjab Land Revenue (Amendment) Ordinance, 1951, 

is being replaced by a regular amending Act in the State 
Legislative Assembly.

Pandit Faqir Chand : May I know whether the rules regarding
the appointment of ilaqadars will be published and objections invited ?

Chief Minister : The rules are under the consideration of the
Government.

Shri Ram Sharma : May I know whether the Government
considered the desirability of ascertaining the views of the Members of 
the House before arriving at a decision of appointing ilaqadars ?

Chief Minister : We suspended the existing law in force. The
appointment of ilaqadars was considered necessary in the interest of 
administration.

Shri Ram Sharma : May I know why the Government did not
care to ascertain the opinion of the members of this House before 
taking that decision ?

Chief Minister : This is my duty to look to the point of view of
administration as well.

Shri Ram Sharma : I would like to know wheth u: the hon.
Chief Minister considered it necessary to ascertain the views of the 
majority of the Members of this House or not ?

Chief Minister : I would not like to answer this question.

Thakur Dalip Singh : May I know whether before partition
institution of Zaildari existed in Kulu ?

Chief Minister : Zaildari agency did not exist in Kulu.

Chaudhr] Suraj Mai : M >y I know whether the Government
propose to appoint as ilaqadars those persons who were previously 
zaildars ?

Chief Minister : We have abolished Zaildari system. The
Government does not propose to appoint as ilaqadars such persons 
who were zaildars before.

Chaudhri Suraj Mai : When there is no change in the previous
rules may I know the reasons why the old zaildars have been removed?
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Chief Minister : This is a matter of opinion. I think we have
made radical changes and we think those changes are necessary.

Shri Ram Sharma : In view of the fact that the hon. Chief
Minister has declared so many times in puplic meetings that his 
Government is following the Congress principles in every matter and 
also in view of the fact that the State Congress Committee and 
District Congress Committees have expressed opposition to the revival 
of this institution, is the Government prepared to scrap it ?

Chief Minister : I do not want to bring in the Congress organisa
tion while replying to this question.

Shrimati Sita Devi : Will the hon. Chief Minister please say if
he has felt any weekness in the administration in the absence of this 
institution ? X

Chief Minister : Yes, difficulties were felt in the work of
adminislratoin.

Shrimati Sita Devi : Does the Government want to persist in
having this institution regardless of the fact that most of the Members 
of this House and the Congress Committees of the State are not in its 
favour ?

Sardar Bachan Singh : Has any decrease in the incidence of
crime been felt since the revival of this institution ?

Chief Minister : I can’ t say off hand.

Thakur Dalip Singh : Is the Government aware of the existence
of a strong feeling against Zaildars in Kulu ?

Chief Minister : No, we have no such information.

Thakur Dalip Singh : Will the Zaildar agency continue in Kulu
or when wiil it be replaced by (negi) agency ?

Chief Minister : I can 't say at present what will be done.
When the time comes, the matter shall be carefully examined.

v Shri Amar Nath Vidylankar : May I know from the Parliamen
tary Secretary if the letters opposing this institution received from 
the State Congress and District Congress Committees are thrown in 
the waste paper baskets ?

Mr. Speaker : Disallowed.
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Chaudhri Suraj Mai ; Is it not a fact lhat in reviving this 
institution the Government was actuated by political rather than 
administrative considerations ?

Chief Minister : No, it is for administrative reasons that this
institution has been revived.

/

Pandit Faqir Chand : Does the Government propose to consult
the House in this matter ?

Chief Minister: The Government will act in accordance with
law.

BYE-ELECTION IN HOSHIARPUR DISTRICT.

*2678. Shri Amar Nath Vidyalankar: Will the hon. Chief
Minister be pleased to state:—

(a) whether his attention has been drawn to any specific 
cases where Government employees took active part in the 
last bye-election in the Hoshiarpur District, and tried to 
use their official influence in favour of one of the 
candidates ;

(b ) the action taken by the Government in these cases ?

The hon. Dr. Gopi Chand Bhargava :

(a) No.

(b) Does not arise.

Shri Amar Nath Yidyalankar : Has any representation from the
State Congress been received by the Government in this connection ?

Chief Minister : I require notice to reply to this question.

Shri Prabodh Chandra : Has it not been brought to the notice
of the hon. Chief Minister, the Director of Public Instruction and the 
Inspector of Schools that in the last bye-election the District Board 
teachers were compelled to canvass votes for Rai Hari Chand ?

Chief Minister : This question relates to the Government
employees and not the District Board employees.
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Prabodh Clnndra: Is it not a fact that 75% of the pay of
District Board teachers is paid by the Government and to that extent 
they are Government servants ?

Chief Minister : They are not.

REPORTING OF SPEECHES DURING THE BYE-ELECTION.

*2689, Shrimati Sita Devi : Will the hon. Chief Minister be
pleased to state whether the Government had issued instrucions to 
the authorities concerned to take down the notes of the speeches 
delivered by the protagonists of the different candidates during the 
bye-election to the Legislature from the Una Constituency ; if so, 
whether they took down the notes of the speeches made by the 
supporters of the Communist and the Independent candidate respec
tively ?

The hon. Dr. Gopi Chand Bhargava:

Part l-No.

Part 11-Does not arise.

Shrimati Sita Devi : Is it a fact that the Government had issued
instructsons to the C. I. D. to report the speeches delivered by the 
President of the State Congress, Sardar Partap Singh ?

Chief Minister : No,

Shrimati Sita Devi : Is it not a fact that the C. I. D. has sent
notes of his speeches to the Government ?

i

Chief Minister : I can’ t say whether the hon. Lady Member^has
been receiving them. So far as we are concerned, no suclr notes have 
been received by us.

Shri Ram Sharma : May I know if the Government has not
given standing instructions to the C. I. D. to report the speeches of 
leaders of all the political parties ?

Chief Minister : They generally do so but we have not issued
instructions to them to take notes of the speeches of any person in 
particular.



Shri Ram Sharma : If the C.I.D. takes notes of speeches> what
does it do with them since they are not sent to the Government ?

Chief Minister : It is not necessary that they should send the
notes of every speech to the Government.
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RESOURCES AND RETRENCHMENT COMMITTEE REPORT.

*2691. Shrmati Sita D evi: Will the hon Chief Minister be pleased to 
state whether the repot of the Resources and Retrenchment Committee 
has been published by the Government ; if so, when do the Govern
ment intend to implement the Committee’s recommendations ?

The hon. Dr. Gopi Chand fihargava : The report of the Commi
ttee has been printed and circulated to hon. Members. Some of the 
recommendations of the Committee have already been implemented 
while others are under consideration.

Shrimati Sita Devi : May I know when those recommendations
of the Committee which are still under consideration will be imple
mented ?

Chief Minister : When the consideration will be over.

# Shrimati Sita Devi : Is there any time limit for this ?

Chief Minister : No time limit can be fixed in such matters.

Shrimati Stia Devi : But surely the hon. Chief Minister can say
whether it will take one year, two years or thiee years to finish consi
deration.

Chief Minister : It is a matter for regret that though the hon.
Lady Member has information about this matter yet she is putting 
supplemenatries on it. Many recommendations cf the Committee 
have been referred to the departments concerned for report. Final 
decision will be taken on receipt of replies from them.

Shrimati Sita Devi : But is there no rule specifying the time
limit for the various departments to reply to various matters ?

Chief Minister : I don’t think any date can be fixed in this
connection.
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Shrimati Sita Devi : Are they free to take any time they like in
replying to matters referred to them ?

Chief Minister : I have already r plied.

Shri Amar Nath Vidyaiankar : Is it a fact that in spite of the
recommendation of the Resources and Retrenchment Committee that 
expenditure on account of T. A. of the Ministers should be reduced it 
has all the more increased ?

✓
Chief Minister : Thanks for the information.

Shri Ram Sharma : May I know if any recommendation was
made by the Resources and Retrenchment Committee regarding the 
salaries of the Ministers ?

Chief Pvlinister : I refer the hon. Member to the report.

HUNGER STRIKE IN DISTRICT JAIL, JULLUNDUR. '

*2706. Sardar Sajjan Singh : Will the hon. Chief Minister be
pleased to state :—

(a) whether any of the accused (under-trial prisoners) or 
convicts of Sharnarthi Muzaria (tenants-at-wili) Satyagrah 
of Hoshairpur inculding Baba Nand Singh (Kama Gatta
Maru fame) went on hunger strike in the months of May or 
June 1950 in the District Jail, Jullundur ; if so, their list 
together with their Jfull home addresses ;

(b) whether the persons referred to in part (a) above submitted 
any representation to the Government regarding their 
demand before launching the hunger strike ‘morcha’ ; if so, 
the copy of it be laid on the table ;

(c) (i) the dates on which the hunger strike was launched by
each of the persons referred to above ;

(ii) when the hunger strike was given up ;

(iii) the periods of duration of  ̂hunger strike by each of 
them.
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[Sardar Sajjan Singh]
(d) (i) the weight and i he condition of health of each of the

persons on his admission as an under-trial prisoner and 
convict respectively in the District Jail of Jullundur ;

(ii; whether any of the hunger strikers was released from 
Gurdaspur District Jail on or about 26th August 1950 ;

(iii; the weight and the conditon of the health of each of 
them at the time of release ;

(iv) the age of each of them at the time of admission and 
release respectively ;

(v) the reasons for release ;

(e) (i; whether any of the persons referred to above was
awarded any punishment by a court of law ; if so, 
wha ; *

(ii) whether the Government is aware that one of the 
persons referred to in part *'d) (li) above died on 6th 
September 1950 at Jullundur as a result of the after 
effects of the hunger strike ; if so, what steps Govern
ment propose to take to avoid such incidents in futnre ?

The hon. Dr. Gopi Chand Bhargava :

(a) No. '

(b) , (c), (d) and (e) Do not arise.

Sardar S jjan Singh : Was Baba Nand Singh not a ‘ sharnarthi
muzara' Satyagrahi”

Chief Minister : No.
Sardar Sajjan Singh : What is the definition of ‘sharnarthi

muzara Satyahgrahi”

ADDITIONAL POLICE ^CST AT VILLAGE KACEA PAKKA, 
DISTRICT AMRITSAR.

*2707. Sardar Sajjan Singli : Will the hon. Chief Minister be
pleased to state :—

(a) (i) what was the number of the crimes at village Kacha 
Pakka, Telisil Patti, District Amritsar, during 1950,
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on the basis of which the district authorities of 
Amritsar proposed quartering of the additional police 
post in the said village ;

(ii) the period during which the crimes referred to above 
were committed;

(b) (i) the population of the village either according to the
last census or the sugar ration cards ;

(ii) the number of the persons of this village arrested 
during the period of three years prior to the posting of 
this police post for the various offences ;

(iii) the number of the persons convicted during the period 
of 3 years prior to the location of this police post 
together with the punishment awarded to each of those 
persons ;

•»
(c) (i) whether any persons of this village were arrested in

connection with the murder of a police officer which 
took place there on 19th March i960 ;

(ii) the number of the persons referred to in part (c) d) 
above who weie acquitted and convicted respectively ;

(iii) the punishment awarded to each one of them ;

(d) (i) the number and nature of the crimes registered
against the inhabitants of this village since the location 
of this police post upto 11th January 1950.

(ii) the number of the persons of this village arrested for 
the offences referred to in part (d) (i) above ;

(hi) the number of the persons convi ted and the punish
ment awarded in each case for these offences ;

(e) whether any r presentation was received by Government 
-from the inhabitants of this village before 15th January 
1950, for the withdraw! of this police post and reduce its 
cost ; if so, the decision arrived at by the Government in 
the matter ?

The bon. Dr. Gop! Cli tnd Bkargava :
(a) (i) Six cases-r-One (457; ; one (307) ; three (20/11/78) and 

one (3 )2/332, 39 i/397, 109/353).



(7) 30 Punjab Legislative Assembly [12th Mar_h, 1951

[Chief Minister]
(ii) From 21st February 1950 to 29th March 1950.

(b) (i) 1436 (according to sugar ration cards).
(ii) 14—Dacoity (2); Burglary (9); Attempt to murder

* H); Theft (1) and Vagrancy (1 ..
(iii) 12 (List attached!.

(c) (i) 7 persons.
(ii) 5 acquitted and 2 convicted.

(iii) Transportation for life to both the convicted persons.

(d) (i) Four cases—Two (457), one (392) and one (379).
(ii) Nil.

(iii) None.
(e) Yes. The matter is under consideration of Government.

List of persons convicted during the period of 3 years together with the 
punishment awarded lo each prior to the location of Police Post. Kacha Pakka.

S. No.  ̂ Name and parentage

1. Hazara Singh s/o Bhagat Singh Jat.

2. Harbans Singh s/o Sunder Singh Jat.

3. Gura s/o Jowala Mazhabi.

4. Gopal Singh s/o A"jan Singh Jat.

5. Gopal Singh s/o Labhu Mazhabi

6. Bachan Singh s/o Natha Singh Jat.

7 Kundan Singh s/o Baghail Singh Jat.

8. Gurbux Singh s/o Mula Singh Jat.

9. Surat Singh s/o Banta Singh Jat.

10. Harnam Singh s/o Sant Singh Jat.

1 1 .  Bachan Singh .s/o Natha Singh Jat.

12. Karmun s/o Lachhman Singh
Mazhabi.

Punishment

Rs. 25/- fine u/s 19 ; 1 1 /7b Arms Act.

Security for Rs. 100/- for one year u/s 
110  Cr. P. C.

-do-u/s 109/55 C rP .C .

-do-

-do-

Security for Rs. 500/- for one year u/s 
109/55 Cr. P. C.

Rs. 5 0 / -fine u/s 6 1/1/14  Excise Act.

Fined Rs- 50/- u/s 69 and security for 
Rs. 1000/- for one year u/s 694 of 

the Excise Act.

Rs. 75/- fine u/s 69 and security for 
Rs. 1000/- for one yeas u/s 694 of 
the Excise Act.

-do-

6 month’s R. I. u/s 457 I. P. C.

One year's R. I. u/s 4 1 1  I. P. C .
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PERSONAL ASSISTANTS TO HON. MINISTERS.

*2708. Sardar Sajjan Singh : Will the hon. Chief Minister be
pleased to State :—

(a) the names of the Personal Assistants attached to each of 
the hon. Ministers of the State Government ;

(b) academic qualifications of each of them ;

(c) (i) the date of recruitment of each of them ;

(ii) the starting pay of each of them ;

(d) (i) whether any of them was recruited directly by Govern
ment ; if so, their names together with the reasons for 
their direct recruitment ;

(ii) whether any of them was recruited through the Public 
Service Commission ; if so, their names ;

(e) (i) the present pay of each of them ;

(ii) whether any of them was holding job in a private 
concern or under a private person before his recruitment 
to the post of P. A.; if so, what salary he was getting 
there.

The hon. Dr.^Gopi Chand Bhargava : The information asked
for is given in the enclosed statement, f

Sardar Sajjan Singh : Should not the matter have come up
before the Public Service Commission when the individuals concerned 
were promoted to posts carrying salaries of more than Rs. 150 ?

Chief Minister : Appointments are made by the Public Service
Commission if a post carries a salary of Rs. 150, or more at the time of 
the recruitment and it is not to be consulted when an individual is to 
be promoted from the post of a s,enographer to that ot a P. A.

fKept in the Library.



ADDITIONAL POLICE POST AT VILLAGE MIANL 
DISTRICT AMRITSAR.

*2709. Sardar Sajjan Singh : Will the hon. Chief Minister be 
pleased to State

(a) the evidence and the fact taken into consideration before 
quartering the additional police post at village Maini, Police 
Station Jhabbal, District Amritsar during the year 1950 ;

(b) (i) the nature of the crime regarding this village sent up by 
the district authorities of Amritsar, to the Government 
along with their proposal for posting the police post 
referred to in part (a) above ;

(ii; the period to which this crime statement related ;

(c) (i) the details of the evidence put up before the Govern
ment to enable it to arrive at the conclusion about the 
misconduct of the inhabitants of this village ;

(ii) the number and nature of the cases registered at 
Jhabbal and other police stations against the 
inhabitants of this village since the location of the 
police post upto 11th January, 1951 ;

(iii) the total number of persons of this village who were
arrested for different offences between 12th May, I960 
and 11th January, 1951 ; •

(iv) the total number of persons of this village who were 
convicted for these offences together with the punish
ment awarded in each case ;

(d) (i) whether any of the inhabitants of this village was 
arrested and sent up for trial in connection with the 
murder of a police officer at village Kaeha Pakka, Tehsq 
Patti, District Amritsar on 19th March, 1950 ;

(ii) whether any of them was convicated ; if so, the nature 
of the punishment awarded to each of them :

(e) whether a representation dated 26th January, 1951 by the
inhabitants of this village was received by the Home 
Secretary to Government Punjaq, on or about 31st
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January, 1951 regarding the withdrawal of the police 
post or reducing its cost ; il so, the decision arrived at 
by the Government in the matter ?

The hon. Dr. Gopi Chand Bhargava :
(a) Additional Police Post Miani was located because the area 

in question was in a distrubed state and on account of the 
misconduct of the inhabitants of the area. It is not in 
the public interest to, disclose the evidence taken into 
consideration before quartering this Post.

. (b) (\) Offences under sections :—

457/1, 376/366/511-1, 324/1 

380/1 of the I. P. C.

(ii) 1947, 1948 and 1949.

(c) (i) As already stated it is not in the public interest to' 
disclose the evidence.

(ii) F. I. R, No. 234/50 u/s 19/11/78 Arms Act P. S.
_ Jhabbal.

F. I. R. No, 847/50 u/s 448 I. P. C. P. S. Jha,bbaL 

F, I. R. No. 94/50 u/s 457 I. P. C. P. S. Khalra.

(iii) Five. '/  ■

(iv) Two—One sentenced to 1J years R. I- u/s 19/11/78 
Arms Act and the other 3 months R. I. u/s 457
I. P. C.

(d) (i) Yes, six inhabitants. -

(ii) None.

'(e) Yes, the matter is under consideration.

Sardar Sajjan Singh : What are the various factors besides the
cr me statement which are taken into consideration by the Govern
ment when it holds the inhabitants of a certain village guilty of 
misconduct ?

Chief Minister : The hon. Member is referred to the 'relevant
ruies.
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Sardar Sajjan Singh : As it has been said that the police post
has been quartered for a year with effect from the 12th May, may I 
know whether this post will be removed on or before the 11th May next 
or afterwards ?

Chief Minister : I am not in a position to say anything about
that. *

Sardar Sajjan Singh : The hon. Chief Minister has referred me
to the rules but I am sorry to say that the rules fail to help me in this 
matter. The rules say that a police post may be quartered in a 
particular area if and when peace has been disturbed in that place and 
they do not say anything beyond that. In the area under reference 
there have been no crimes at all for the last two or three years and that 
was why I asked the hon. Chief Minister to let me know factors other 
than crime which had necessitated the quartering of the police post ?

Chief Minister: The hon. Member should make a closer study
of the Police Manual.

Sardar Sajjan Singh: Why should the police post have been
quartered at all in that area when there had been no disturbance of 
peace with the exception o* a case under Section 480 I. P. C. that 
occurred two or three years ago and which remains untraced still ?

Chief Mi nister : la m  not prepared to take the hon. Member
or the House into confidence about the reasons or the evidence on 
which Govenment decision is based.

AUTHORISED ACCOMMODATION OF DISTRICT JAIL,
AMRITSAR.

*2713. Sardar Sajjan Singh : Will the hon. Chief Minister be
pleased to state: —

(a) the authorised accommodation of District Jail, Amritsar 
on 1st August, 1950 ;

(b) the number of the prisoners confined in this jail on the 
1st each of August, September, October, November,

v December, 1950 and January, 1951, respectiv
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(c) whether there has been constant overcrowding in this jail 
during the last 3 years ; if so, the steps, if any, taken by 
the Government to meet the over crowding of this jail, if
not, the reasons therefor?

The hon. Dr. Gopi Chand Bhargava :

(a) 264

(b) 1st August, 1950 —  . — —  655

1st September, 1950 —  — —  602

1st October, 1950 —  — — 585

1st November, I95O —  —  — 467

1st December, 1950 —  —  . 662
1st January, 1951 —- —  —  643

(c) Yes. A scheme for the extension of the District Jail 
Amritsar to provide additional accommodation for 500 
prisoners has been taken in hand. The scheme is estima- 
ated to cost Rs. 25,69,000. It is proposed to spread 
the work over 3 years. Work shall begin when the Assembly 
approves of the expenditure.

Sardar Sajjan Singh: Why Was this over-crowding in Jails
permitted at all ?

Chief Minister : It is nowhere laid down in the rules that
over crowding in Jails will not be permitted in any case.

Sardar Sajjan Singh: Ever since I have learnt from the 
Government that the Jails are 300 per cent over-crowded I have been 
crying myself hoarse for more accommodation for the prisoners and 
should I take it that the Government does not mean to do anything 
in this connection ?

Chief Minister : We shall try to save some amount from the 
constructions of the Ferozepore Jail and spend it on extending the 
Amritsar Jail. *

Sardar Sajjan Singh : Does it mean that two hon. Ministers
have been taken from Amritsar because crime is on the increase there ?

Chief Minister : The hon. Member knows better.



MOTION OF THANKS

Mr. Speaker : I have to inform the House that His Excellency
| the Governor wishes me to convey to the House his gratefulness foe 
H the motion of thanks passed by the House on the 7th March, 1951.
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ADJOURNMENT MOTION

Shri Amar Nath Vidyalankar : Sir, l have given notice of an
adjournment motion. I have risen to ask the leave of the House to 
move it.

Mr. Speaker : Yes I have received a notice of an adjournment
motion from the hon. Member regarding the application of Section 
144ofCr. P.C. at Simla. I may inform the hon. Member that his 
motion is out of order.

HOURS OF SITTING ON TUESDAY, THE i3th MARCH,

Mr. Speaker : It has been suggested to me that tomorrow instead
of meeting at; 2 p. hr* the Assembly might meet at 11 a.m. From 
11 a.m. to 12 noon we may take up questions and thereafter Budget 
may be presented so that the House can adjourn at 1 p m. or so.

Hon. Members : Yes.

SUPPLEMENTARY ESTIMATES (2ND INSTALMENT) , 1950-51.

Mr. Speaker : Does any hon. Member want to raise discussion
on the estimates of the expenditure charged on the revenues of the 
State ?

(No Member rose to speak)

Mr Speaker : The House will proceed with the next item on the
agenda, viz voting of the demands for supplementary grants.

STATE EXCISE DUTIES

Chief Minister : (The hon. Dr. Gopi Chand Bhargava) : I move-
That a supplementary sum not exceeding Rs. 3, 49, 490 be granted to 

the Governor to deiray the charges that will come in course of
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payment for the year ending 31st March 19 51 in respect of State 
Excise Duties.

Mr. Speaker : Motion moved-

That a supplement sum not exceeding Rs. 3, 49, 490 be granted to the 
Governor to defray the charges that will come in course of payment 
for the year ending 31st March 1951  in respect of State Excise 
Duties.

Sardar Bachan Singh (Ludhiana, Central, Sikh, Rural) {Hindi) : 
Sir I beg to move :—

That the item of Rs. 3 *9, 370/-on account of D -C ost of opium supplied 
to. provincial Excise Department be reduced by Rs. 100/-

The Government has asked for a supplementary sum 
of Rs. 3, 49, 490 under the head ‘State Excise Duties’ . Opium
is purchased from the Government Opium Facory, Ghazipur, at th^ 
rate of Rs. 37/7/-per seer but the manner of its sale in this State is 
highly objectionable Everybody knows that there is a general complaint 
of black marketing in the sale of different commodities. What is 
happening in the case of opium ? The Government purchases it at 
the fixed price but it has imposed no control on the price at which it 
is sold by the licence s. If we look at the figures of revenue under 
this head, it will be found there has been regular increase in it during 
the last three years. This shows that our Government is concerned 
with nothing except increase in its revenues Under an international 
agreement, the Government of India has decided to completely stop the 
sale of opium within ten years. After 1958-5^, opium will not be sold 
in the country. To attain that purpose, ten per cent annual reduction 
is made in the amount of opium supplied to each State. Instead of 
devoting its attention to reducing the consumption of opium by the 
public, our Government is concerned with increasing its revenues only. 
I find that people offer higher bids for obtaining opium licences now 
than they used to offer before. When the supply of opium is being 
gradually reduced, why do these people offer higher amounts ? This 
question deserves close examination. 1 learn that some kind of poison
ous substance is being mixed with opium by the licensed vendors. With 
the reduction in the amount of opium, the Government should have 
reduced the number of licensees When the amount of opium supplied 
to the State has been reduced to seventy per cent, there should have 
been a corresponding reduction in the number of opium vendors. 
On the contrary, I learn that their number has increased. This is 
due to the fact that some poisonous substance is mixed with opium
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sold to the consumers. It must h ive b"en noticed that when wines
became very costlv, some people took spirit and it resulted in several 
deaths. What is the reason of increase in excise revenue when the 
quantity of opium has considerably decreased ? The licensees earn 
more by adulterating opium with some very dangerous substance. 
The question naturally arises whether our Government is following 
the policy of the Central Government for bringing about a gradual 
reduction in the consumption of opium. If it desired to do so, the 
number of opium licences- should have been reduced in the same 
proportion' iii which the quantity of opium received by it was reduced.

-appears to be concerned with its revenues only. It does not care 
‘about the bad effect its policy is having on the health of the people.
1 Our Government claims to follow the: principles of the Congress. 
'When Madras and Bombay Governments introduced prohibition, our 
Government also tried that experiment in Rohtak. It was expected
that prohibition would be extended to other districts also, but it appears 
that our Government is concerned-with increasing: revenues only. It 
wishes to get the maximum revenuesTrom excise duties.

: Now the policy of the Government in the case of opium appears
to be that its price must not be controlled. Consequently, its price 
goes on increasing every day. Previously, it sold at six rupees a tola 
and then price rose to 8 rupees and ten rupees a tola. , If this price 
continues to go up, naturally, the people-will think that the Government 

; is a black marketer of the highest order. ^

Sardar Ajit Singh : This discourages the habit of taking opium
among the people.

Sardar Bachan Singh : If the policy of the Government is to
discourage the opium ieaters, then necessarily it should decrease the 
number of licensed opium shops every year. Our experience ds that 
the rise in the price of Opium; has not led to discouragement on the 
part of the opium haters On the other hand, the bids have become 
higher now than those of the* previous years. This shows that the 
habit of taking opium has not declined. And since the Government 
gives only a certain limited quantity of opium at a certain price, the 
licensees mix poison with it. This adulteration serves two purposes. 
Firstly the licensees get more money and secondly the customers also 
get the desired in toxicating effect. Opium is not the only intoxicant
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in the world. For instance, there are intoxicants like ' Hing, 
Khashkhash and cocaine. Under these circumstances, th!e people have 
not only to pay more, but have also to eat poison along with opium. 

Then, Sir, the rise in the price of opium has increased the smuggling of 
this commodity, For instance, a relative of a high officer of the

'  '  • •1. v ; > ! • : j > i ■

PEPSU tried to smpggle.a large quantity of opium into this State. I 
have heard .people talk at Jagadiiri that there is a trade going on in 
this commodity at present..,. Under these circumstances, the Govern
ment' should have chalked out a defi-nate policy in the matter of sale 
of opium in the State; Thehon. Chief Minister., and the Government 
admit-that after the Partition of the,; Punjab and the consequen 
migration of a large number of people from the West PunjaB to . the 
East Punjab, the health .of. the peopl^has pot remained so good as 

' before. The. ne^d , of the hour, therefore, is that the Government 
should take steps to decrease the use of intoxicants which are injurious 
to the health of jt.he people*. .But what has it actually done to decrease 
the .use of. opium, except this that the Central Government has decided 

, not to give more of it than the fixed quantity ? Our Government 
.will demand even more only if the Central Government would agree to

i *

give. ;What has our .Government done tp claim that, its policy is to 
decrease the use of opium among the.people.?, Such;a claim c,an only be 
made if the Government adopts a regular pl^n Jn this .mattter. It 
should lay down that there will be a. progressive decrease in the sale 
of opium every year. At present, the Central Government under the 
international agreement onjVthis, subject,, does not give us more than 
the fixed quantity of this commodity.. So . far as our government is
concerned, there is no plan before it to decrease the use of opium. It 
says that .it has to consider its financial position while making any 
definite pqlicy in this matter. I am of the opinion that for the 
purpose of stabilizing its financial position' the Government should 
adopt other means which do not affect the health of the people. For 
instance, it should try'to give impetus*to industries in the State that 

v would lead to the prosperity of the people. {: In this way, the .Govern- 
,... inent can also charge more taxes.. But this income from opium cannot 

but be described as an illegitimate income. ' It was decribed such by 
the late Mahatma Ganclhi whose followers our Government claim to be.
' * : ;! ' : • ' t !! .

V  Mr, Speaker : I have on anumber of occasions asked the hon.
Member not to bring in the names of high personages during the course 
of discussions.

(7) 39
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Sardar Each an Singh : Sir, I want to submit that it becomes
the duty of,the Government to stop the ‘ income which we consider 
bad. I learn that the Government has also fixed a meeting of some 
committee to d vise ways and means to decrease the use of intoxicants 
keeping in view also the financial condition of the Government. I fail to 
understand how these two positions can be .reconciled. The fact is 
that the Government wants to enhance its excise revenues. Even last 
year it was said that some jeeps were being purchased because they 
would bring more revenues. I can have no objection to the Govern
ment having more revenues, if they are the result, of the prosperity of 
the people. But if the increase in revenues is the outcome of the 
lowering of the moral character of the people, it is certainly objection
able. At present, the position is that after 1958-59, the use and pro
duction of opium will be completely prohibited. Unlike liquor w hich 
can be distillsd even illicitly, it will not be obtainable illegally at that 
time, because with the decrease in the cultivation of poppy, there will 
be a corresponding decrease in the quantity of opium. I may inform 
my Friend Lai a Kedar Nath Saigal that poppy cannot be grown in 
flower pots, inside the houses. It has to be grown on land in the 
open and that cannot be hidden. In view of the fact that there will 
be no production of opium after 1958-59, is it not ti e duty of the 
Government to make some plan just now to be able to introduce 
complete prohibition by that year ? As a matter of fact, it should 
have acted that way two years ago.

Mr. Speaker : The cut motion relates to the purchase and sale
of opium and not to its cultivation.

Sardar Baehan Singh : I want to submit, Sir, that under the

circumstances in which opium will not be produced after 1959, it is the 

duty of the Government to take steps to regularise the purchase and 

sale of it right from now, so that the people might know that they 

would not get it in future I am sorry to say that the Publicity 

Department of the Government which does so much of publicity in 
other matters, has not done anything in this connection. If this had 

been done, the people would have known that opium will not be avail

able after 1958-59. That would have produced a deterrent effect on 

them.
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Sir, 1x137 submission is that when there is no reduction in the 
number of opium shops in the State and no efforts are made by the 
Government by way of anti-opium propaganda how can there be any 
reduction in the use of opium by the people ? Another thing that 
I don’ t understand is as to why the Government makes no efforts for 
collecting data in the State in this important sphere. I am of the 
opinion that every year census should be carried out in respect of the 
number of people addicted to opium, the number of opium 
shops and such other facts concerning the habit and use of 
this intoxicant in the State so as to see how far the
policy of the Government with regard to the discouragement 
of this evil succeeds. My lion Friend, Sardar Ajit Singh, has 
stated that the intention of the Government in making opium dear is 
to discourage its use. My submission is, how is it possible for the 
Government to presume that the rise in price of this intoxicant will 
result in the reduction of its use, when the Government has no 
data to support its presumption? When the Government has not facts 
and figures, how can it know that there has been any reduction? 
One thm£ they can say and it is this that the revenue of the State 
is increasing in this way. I believe that the habit of opium-taking is 
not decreasing in any way and the Government is not doing anything 
to discourage this bad habit. It is quite another thing that the 
Government may gloat over the fact that their revenue is supple
mented by their present policy. But they must realise that they are 
doing so at the expense of the health and morality of the people of 
this State. As a matter of fact, this Government itself is a Govern
ment of the licensees. It is, in fact, a police State, although it claims 
to be a * Welfare State.’ • '

Mr. Speaker : No digression, please.
Sardar Bachan Singh : Sir, I am going to say that our Govern

ment which claims to be a ‘Welfare State ’ should take steps to see that 
the use of opium is reduced if not totally prohibited at present so that 
the coming generati >ns, if not the present one, may stand to gain.

Sardar Ajit Singh : That is why we are trying to increase its
price.

"* Sardar Baehan Singh : Had the Government put forth any
figures in support of its contention that the use of opium has been 
reduced by the increase in its piice, I would have readily accepted it. 
But as a matter of fact the Government has not collected any data in
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this connection. I can challenge the Government that it has no such 
figures to show. Can the hon. Parliamentary Secretary produce such 
facts and figures in support of his contention ? I dare say he has 
none. Then how can he say that the number of opium-eaters has 
come down ? I believe it has gone up. Take the case of drinking. 
In the years before partition, the prices of wines were not as high as 
they are after partition. But in spite of that the number of persons 
who drinkds steadily on the increase.

Sardar AJit Singh : No, it is on the decrease.
Sardar Bachan Singh : The hon. Member has not studied the

facts and figures. The Government itself admits that drinking habit 
has increased.

Sardar Ajit Singh : It has decreised.

Mr. Speaker : When you put one question the hon. Member
replies to that and when you put another he begins to reply to that
also and the cycle goes on.

Sardar Bachan Singh : Sir, I am only submitting that the
habit of drinking has increased during the years after partition in 
spite of the fact that the prices of wines have increased. The appoint
ment of Special Staff in connection with illicit arms and illicit liquor 
is a positive proof of this fact. In His Excellency the Governor’s 
Address, it has been clearly stated that the purpose of the appointment 
of this special staff is to recover illicit arms and to check the distillation 
of illicit liquor. If in spite of all this the hon. Member may persist in 
his contention that the habit of drinking is decreasing I cannot help
remarking that it is only his privilege to contend that it is night 
when, in fact, there is broad day light. It is an admitted 
fact that the habit of drinking is increasing. If any Government 
believes that by increasing the price of liquor it can put an end to 
drinking then it is sadly mistaken and I can only say that it does not 
desire to face facts.

Chief Minister: On a point of order, Sir. An expenditure was
incurred last year for which payment order was not received. In 
order to make that payment, a supplementary sum has been asked 
for. There is no question as to the increase in the consumption of 
opium much less other intoxicants.
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Mr. Speaker: I know that in a Supplementary Demand the
general policy of the Government cannot be discussed. But I would 
at the same time request the hon. Members not to interrupt 
him. 4

Sardar Bachan Singh : Sir, I was saying that the Government
is trying to get more revenue out of the sale of opium. It does not, 
as a matter of fact, take steps to decrease the sale of opium. It is 
clearly written under Demand No. I on page 1 of the Supplementary 
Estimates that the Manager, Government Opium, Factory, Ghazipur, 
will supply about 313 maunds of opium to the Punjab during 1950-51. 
The policy < f Government of India is to see that the sale of opium is 
decreased gradually but our Government is only concerned with 
getting as much revenue out of it as possible.

Mr. Speaker : I would ask the hon. Member to restrict himself
to the item under demand and not roam about in discussing the 
general policy of the Government.

Sardar Bachan Singh : Sir, what I was going to submit is that
although the policy of the Government of India is to discourage the 
habit of opium-taking our Government is not taking any steps 
towards the achievement of such an object.

\
Mr. Speaker : Please do not siart over again.

/
Sardar Bachan Singh : Sir, I am only stating that while on the

one side our Government contends that they are following the policy 
set by the Central Government in this matter, on the other side they 
are stating that they have received twenty lakhs of rupees more as 
revenue from the sale of opium. How can more money come when 
the Government is trying to decrease the habit of opium taking ?

Mr. Speaker : That has already been said.

Sardar Bachan Singh : Sir, my submission is that while it is
stated that there should be control in matters between citizen and 
citizen, there appears'to be no controls, rules and principles in matters 
which concern citizens and the State Why should it be so ? The 
Government should, as a matter of fact, follow certain principles.

Sir, my submission is that the Government should adopt such a 
policy as would result in the complete stoppage of the sale of liquor.
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Chief Minister : Sir, I may point out that it is not relevant to
the demand under consideration.

Sardar Bachan Singh: I am-sorry,'I meant the sale of opium. ,
Now, Sir, this demand for grant relates to the opium which is being 
sold now.

Chief Minister : There is no demand for that.

Mr. Speaker : It seems the hon. Member has said what he
wanted to say and now he is repeating the same things over and over 
again.

Sardar Bachan Singh : Sir, what I want to drive at is that in
the opinion of the highest health authorities, the consumption of opium 
adversely affects the health of the people. But I feel that the Govern
ment by supplying opium to the people is under-mining their 
health. Not only this. Its action in auctioning the contracts of 
opium without controlling the price of opium is highly undesirable.
I want the Government to clarify its policy in regard to the sale of, 
opium. It should clearly state whether it still adheres to its declared 
policy of reducing the consumption of opium to the extent of ten per 
cent every year or not. I am of the opinion that if it is honest in its 
intentions to bring about complete prohibition in the consumption ot 
opium by 1958 by effecting gradual reduction in it, then it should see 
that the auction of contracts of opium are also decreased by 10 per 
cent every year. But actually what we find is that the number of 
contracts of opium is on the increase. So 1 fail to understand as to 
how the Government reconciles its professions to reduce the 
consumption of opium gradually to its actions by giving out large 
number of contracts for the sale of opium. Under the circumstances, 
how can I persuade myself to accord approval to the demand for 
expenditure winch was incurred last year? In fact, the policy of the 
Government in this regard does not find favour with me.

Mr. Speaker : I am feeling tired about this repetition. It is not
the policy of the Government that is under discussion today.

Sardar Bachan Singh : Sir, if you have no mind to permit me
to condemn the policy of the Government in connection with opium 

. . i w uid finish my speech by making this remark that Government 
'it; ; .* w C:.-» u vis* ci to re > ‘.sc »; <>• mm policy. 11 si crld ? t o u.ce 

t m b  J ; > *.11» cot, .m t > i os y»• 1 by .. i set ...o t. ■ > >î e •>,
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it should not concentrate on increasing its revenue from this source 
but should see that the health of the people is not impaired by the 
increased ccnsumption of opium. It should adopt measures to raise 
the morals of the people by discouraging the consumption of opium. 
With these words I move my cut motion.

Mr. Speaker : Motion moved : *

That the item of Rs. 3,49,370/- on account of D-Cost of opium 
supplied to Provincial Excise Department be reduced by Rs. 100/-.

Chief Minister (The hon. Dr. G^pi Chand Bhargava) (Hindi): 
Sir, I may point out at the very outset that on perus
ing the demand on which this cut motion has been moved, it 
is abundantly clear that the Punjab Government is strictly following 
the policy of the Government of India in regard to the sale of opium. 
This Government purchased from the Central Government about 313 
maunds of ©pium during 1950-51 and the expenditure on its cost 
price at the fixed rate of Rs. 37/7/- per seer works out to Rs. 4,68,720. 
Last year, opium worth about Rs. 5.21,130/- was supplied by the 
Ooium Factory at Ghazipur, but vouchers for Rs. 1,69,480| - were 
furnished by the Uttar Pradesh Government to the Punjab Government 
for adjustment in that year. Vouchers for the remaining amount of 
about Rs. 3,51,650/- are expected to be received during the year 
1950-51. Since no provision had been made in the budget estimates 
for this amount, a -supplementary demand has been put forward by 
the Government before the Bouse tor according its approval. In this 
connection, I may again tell the House that this Government strictly 
conforms to the policy laid down by the Central Government regarding 
opium. If my hon. Friend is aware of the consumption per head in 
other States, then I can inform him that comparatively it is much less 
in our State. Now the policy of the Government of India is to reduce 
the supply of excis'e opium to the States gradually. It means that it 
would be made available only as a medicine on the recommendation 
of the doctors and general consumption will be totally stopped after a 
few years. Then it is manufactured in Giaazipur Factory under certain 
set rules and its supply to the States is fixed by the Government of 
India. No State can get more than the qua, tity that has been 
allocated to it by the Central Government Its price is also fixed by 
the Ghazipur Factory and the State Governments have to sell 
accordingly, of course after adding the excise duty in the cost price.
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Now our income from the excise duty on opium was to the tune of 
Rs. 83,66,000 and in 1950-51 it amounted to Rs. 75,10,000. 
This means that the reduction in the supply of opium did register a 
fall in the income of the Government. Then it has been remarked 
that Government charges excessive price for opium from the public 
while it gets'its supply at a lower rate. As I have already stated, 
Government cannot charge more than the price which has been fixed by 
the Government of India. 1 may tell the House that when the supply 
of opium is received, it directly goes iato the Treasury and the 
contractor gets it from there by depositing the necessary amount. The 
price that he pays includes the excise duty.

Sardar Bachan Singh : May I know whether it is sold at control
rales to the contractors ?

Chief Minister: The hon. Member need not get impatient.
I am coming shortly to that point also. I stated earlier that the 
opium was supplied to us at the rate of Rs. 37/7/- per seer by the 
Ghazipur Factory and’ we sold it at the rate of Rs. 100/- per seer after 

"adding the excise duty to the tune of Rs 63/9/- per seer. Now the 
object of raising the price to such a high pitch is to discourage the 
people from consuming the opium in large quantities. As a matter 
of fact, Government acts upon the principle, namely, maximum taxation 
min um consumption, and the intention is to place obstacles in the 
way of the addicted people m order to reduce their consumption.

As regards the suggestion that the number of contracts should 
be reduced in the districts by 10 per cent every year, it does not find 
favour with me. This will not serve any useful purpose. In fact, 
with the gradual reduction in the supply by the Government of India, 
the contractors also get reduced supplies in the same proportion, 
so far as fixation of retail price is concerned, Governmnet has no 
intention to do it because if the Contr ictors sell it at high rates, they 
do so openly and nobody is under compulsion to purchase opium. 
Since it is a narcotic substarce, people may not buy it- But those who 
cannot resist the temptation to consume opium and are a victim of 
a bad habit, they should pay for it.

It is not right to say that we do not carry out the policy laid 
down by the Government of India so far as this matter is concerned. 
On the one hand, my hon. Friend Sardar Bachan Singh has in the 
course of his speech condemned us for having failed to follow the
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policy with regard to the consumption of opium as laid down by the 
Government of India and on the other he has regretted our Govern
ment ’s inability to get more quantity of opium with a view to raising 
income ircm this source. I really fail to understand as to how the hon. 
Member has come to the conclusion that we are not following the 
policy laid down by the Government of India so far as this matter 
is concerned. As a matter of fact, the hon. Member has admitted 
himself that sufficient quantity of opium is not made available to us.
I do not think that he is unaware of the fact that the Government 
of India have already allotted a fixed quota of opium for our consump
tion and we have to sell the same quantity in our Sta^e in accordance 
with the instructions from the Centre. Under the circumstances, the 
argument that we have failed to carry out the policy as laid down 
by the Government of India does not seem to be sound.

It has also been stated that Government ha* failed to put an 
effective check on the smuggling of opium. I would like to bring this 
point home lo the hon. Member who has made this allegation, that our 
Government is making all-out efforts to stamp out smuggling. So
far it has not been possible for the Government of India to stop this 
illegal practice altogether. Unfortunately, there is no control over the 
poppy cultivation in the Himachal Pradesh. It has been experienced 
that generally opium is smuggled from those areas where it is 
cultivated. However, I may add for the information of the hon. 
Membersin general and my hon. Friend Sardar Bachan Singh in 
particular that opium is not only smuggled in different parts of this 
country but also outside India. Here I cannot do without saying 
this that Government of India are making all-out efforts to stamp 
out the smuggling of opium both inside and outside India. So far as 
our Government is concerned it is not leaving any stone unturned in 
weeding out the smuggling of opium in our State. There is no 
denying the fact that there are factories in our State where opium is 
manufactured illegally and our Government is making all- out efforts to 
locate them and thus put an end to the smuggling of opium.

The main object of the cut motion which has been moved by 
my hon. Friend Sardar Bachan Singh is to discuss the procedure 
adopted for the purchase and sale of opium. As I have already 
stated our Government purchased a fixed quota of opium allotted by 
the Central Government from the factory at Gazipur and sold the 
same quantity to the dealing licensees after charging from them the 
excise duty levied by it. This qu mtity of opium was sold to them
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at the rates fixed by the Central Government. It is, therefore, crystal 
clear from this that Government is not doing anything against the 
policy laid down by the Central Government in this direction.

Since Government is to to make the payment to the U. P. Govern
ment for the quantity of opium which we have already purchased from 
them, I would therefore request the hon. Members to oppose the 
cut motion now before the House and thus agree to pass the Demand.

Mr. Speaker : Question is :

That the item of Rs. 3, 49 370/-on account of D-Cost of opium supplied 
to provincial Excise Department be reduced by Rs. 100/-.

The motion w as lost

Mr. Speaker : Question is :
That a supplementary sum not exceeding Rs. 3,49,490/-be granted to 

the Governor to defray the charges that will come in course of 
payment for the year ending 31st March,. 1951, in respect of “ State 
Excise Duties” .

The motion was carried.

STAMPS.
Chief Minister : I move :

That a supplementary sum not exceeding Rs. 46,740/-be granted to 
the Governor to defray the charges that will come n course of 
payment for the year ending 31st March 1951 in respect of 
“ Stamps”

The motion was carried.

IRRIGATION (WORKS).
Chief Minister : i move:

That a supplementary sum not exceeding Rs. 10,71,830 be granted 
to the Governor to deiray the charges that will ccme in course 
of payment for the year ending 31st March 1951 in respect of 
“ Irrigation (Works)” .

The motion was oarried.
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IRRIGATION ESTABLISHMENT CHARGES.

Chief Minister : I move :

That a supplementary sum not exceeding Rs. 39, 500 be granted to 
the Governor to defray the charges that will come in course of 
payment for the year ending 31st March 1951 in respect of “ Irri
gation-Establishment Charges **

Mr. Speaker : Motion moved :

That a supplementary sum not exceeding Rs. 39, 500 be granted to the 
Governor to defray the charges that will come in course of payment 

, for the year ending 31st March 1951 in respect of “ Irrigation-Estab
lishment Charges’ .

Sardar Sajjan Singh (Patti, Sikh, Rural) {Hindi): Sir, I move :

That the item of Rs. 22, 500/-on account of A-2-Special Officers-Total 
pay of officers be reduced by Rs. 100/-.. . . . .

Mr. Speaker, under this Demand Rs. 1700/- and Rs. 1800/-have 
respectively been ear-marked for payment as Special Pay to two officers 
of the Department. The salary of one officer has been shown as 
Rs. 625/- per mensem in the grade of 625-40-1025/50-1275. In the first 
intance, the increment that this officer will enjoy is Rs. 40/- and it will 
be raised to Rs. 50/- after sometime. Now despite the fact that he is 
being paid a very high salary a provision has been made to give him a 
special pay of Rs. 150/-per mensem. I think it is a sheer mistake to 
sanction special pays for officers when they are appointed on particular 
salaries. And also when the period of their work is the same as those 
of low-salaried Government servants, who are not in receipt of any 
special pay or any other allowance. In view of this, I fail to understand 
the necessity of giving special pays to the high-salaried officers. They are 
already enjoying handsome salaries. I would, therefore, urge upon the 
Government the desirability of putting a stop to the payment of this 
special pay because it is an unnecessary burden on the Govern
ment’s exchequer These officers to whom this special pay is 
granted are not required to do any special job. If they had 
put in any extra work for three or four hours in addition to 
their normal duty then I could understand the necessity of making 
a provision for payment of special pays to these officers. Then the 
Government would have been justified in sanctioning this allowance.
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Besides, I think that it is most undesirable on the part of any Govern
ment to introduce the system of giving special pays. If low-salaried 
Government servants had been given this special pay then there would 
have been some justification in making such a provision. It is a pity 
that Government has made this particular provision for these two 
officers without assigning any reason. I am of the view that making 
a provision of special pay is based on a wrong principle so far as our 
poor State is concerned. If this principle is accepted then it means 
that the Government,.is strengthening the hands of capitalistic society 
to the maximum capacity. It is obvious that giving more money to 
an already affluent person is hardly justifiable because it cuts at the 
very root of the highest ideal of a democratic State.

> V ' '

There is yet another instance which I would like to mention to the 
hon. Members. The annual increment of this officer is Rs. 40/- and the 
special pay granted to him is Rs. 150/-per mensem. He is shown*as 
Assistant Accounts Officer in the Budget Estimates. In other words, 
he Will receive Rs. 1800/- per annum as special pay. There is yet another 
officer who will be paid Rs. 1500/- per annum as special pay. If you 
look at ' his grade, you wib find that the special pay amounts to 
one-third of his actual salary.

When the Government has already fixed a certain pay for any
officer then there seems to be no reason for. granting him special pay
as well. If the Government has to give to such officer a special pay
then it is better that his pay may be fixed at Rs. 600/-. But it so
appears that the Government in the beginning gives Rs. 500/- to an
officer and when he becomes a favourite of his higher oificers then his
emoluments aie incre ised by the grant of special pay.

. « j

Mr. Speaker : Order, Order.

Sardar Sajjan Singh : Sir, I am opposed to the very principle of
granting special pay to any officer of the Government. The House 
should not approve of this system of granting special pay to the 
officers of the Government and should put an end to this practice. 
This results in unnecessary burden on the Government’s exchequer. I 
would appeal to the Government to discard this practice because it 
shows that the Government intends- to benefit the highly-placed 
officers and add to the bulging pockets of those officers who are already 
getting fat salaries.
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Mr. Speaker : I think you agree to the principle of special pay
otherwise you would have given notice of a cut motion to omit the 
whole item. Motion moved :

That the item of Rs. 22,500/■ on account of A-2~Special Officers-Total 
pay of officers be reduced by Rs. 100/-

Sardar Baehan Singh (Ludhiana, Centeral Sikh, Rural) {Hindi) : 
Sir, the Government has put forward a supplementary demand 
amounting to Rs. 39,50U/- and the reason advanced is that under the 
Inter-Dominion Agreement, in December 1948, a Committee, consisting 
of lour members, two from Punjab (India) and two from Punjab 
(Pakistan), had been formed to settle and scrutinise claims of 
both Indian and Pakistan nationals for “ services rendered’ ’ or 
“ supjISes made ” to the Punjab Government before partition 
i e., 14th August 1947. I admit that the officers have
to remain on tour for about two weeks in Pakistan but under 
this item the sum of Rs. 3,300 has been provided for their allpwances* 
If this amount had not been set apart i would have thought it some
what reasonable to allow special pay to these officers to compensate 
them for their trouble and inconvenience while on tour. The 
touring officers get all essential commodities at comparatively cheap 
rates in Pakistan than in the Punjab (India). It would, therefore, be in 
in the fitness of things if some deduction is made from their salary for 
the period they stayed in Punjab (Pakistan). Their expenses 
are bound to be nominal on account of the low price-level there. I 
wonder that instead of making any deduction from their salary the 
Government is allowing Rs. lot)/- to each oilicer as his special pay. 
in these circumstances, I do not understand the propriety ol allowing 
this special pay. Is it because of the fact that they are special officers 
that special pay is attacned to their posts ? When the Government has 
aheady provided the sum ol Rs. 3,5UU as their allowances and Rs. 5060 

as other contingencies, I cannot understand the justification ior granting 
special pay to them. I do not think that these oincers have to do any 
arduous job involving risk to then life that the Government considers it 
necessary to grant them special pay. lheie must be some special reasons 
to justify the grant of special pay. it is the duty ol the Government to 
state the reasons ior allowing tins special pay beiore a supplementary 
demand is passed by the House. These officers are discharging their 

duties satisfactorily on their usual pay and there is hardly any 

justification to grant them any special pay when they are performing
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no extra work which may fall outside the scope of their normal duties. 
Unless the Government assures the House that the grant of special pays 
to these officers is absolutely necessary by advancing cogent reasons 
such a demand cannot be passed by the Assembly. In the absence of 
any reasons, it would mean that the Government wants to fotce its 
decision on the Assembly. I would request the hon. Chief Minister 
to clear the position and not to leave the Members to grope in the 
dark. In my opinion, when these officers are already* in receipt of 
usual allowances there is hardly any justification to grant them any 
special pay. (Interruption)

Sir, I am sorry some hon. Members are tiying to usurp your 
functions but I am sure you are too wise to let this happen. I would 
resume my seat by stressing once again that this item relaSig to 
special pays is unnecessary and should not be approved by the House.

Shri Behari Lai Chanana (Ex-Member West Punjab Assembly 
representing South-East Multan Division, General, Rural) {Hindi) : 
Sir, while explaining this Demand in the Supplementary Estimates it 
has been stated that continuation of Third Party Claims Office is 
essential. This organization was set up in Amritsar for settling the 
claims of Hindu and Sikh brethren who had rendered services or made 
supplies to the Punjab Government before _ the partition and had not 
been paid their dues. I think while discussing this Supplementary 
Demand and voting the money spent on Third Party Claims Office we 
can discuss the working of this organization.

So far as I am aware, Sir, all that this office has done is to 
prepare files of papers. None of the claimants has received any pay
ment up till this time though more than three years have elapsed since 
it was established. Past experience shows that it is too much to expect 
irom the Punjab (Pakistan) Government to come to a settlement on the 
outstanding financial issues in which its stake is not equal to our stake. 
The words Total claims registered so far are approximately 3,754 of 
Indian and 714 of Pakistan nationals* make it clear that Pakistan’s stake 
is much less and there is no wonder if the West Punjab Government’s 
response is poor and the settlement of these claims continues to 
hang fire for a very long time. Keeping this fact in view, I would like 
to make a suggestion to the Government. Instead of spending money on 
this organization by proceeding with the work of verification of claims, 
it would be much better if our Government decides to meet these 
claims by itself, of course, to the extent of 40 per cent of the
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amount due to each contractor. I need not say that under the 
Partition Agreement, 40% of the assets and liabilities of the pre-parti
tion Punjab Government have come to the share of this Government. 
So I would urge that pending the settlement of the matter with the 
West Punjab Government, our Government should at least discharge 
its obligation by paying 40% of the amounts due in respect of claims 
which had already been registered according to the note appended 
in the book on Supplementary Estimates. Already 4 years have
elapsed and the claimants have not received a single pie. To keep 
them waiting indefinitely on the forlorn hope of making a full 
settlement of their claims after reaching agieement with West Punjab 
would not be fair.

Chief Minister (The hon. Dr. Gopi Chand Bhargava) (Hindi) : 
Sir, two objections have been raised to the passing of the Demand 
under consideration. I will reply to my able Friend Shri Behari Lai 
Chanana’s objection first. Whatever he has said has nothing to do 
with the pay of the staff in question, though he has found fault with the 
working ot the organization known as Third Party Claims Office and 
questioned the utility of its continuance.

Sir, my submission is that the claimants do not become entitled 
to payment by the mere fact of their claims having been registered. 
So long as they are not verified, no settlement can be reached with 
the Pakistan Government. And if as has been suggested we make 
40 per cent of the payment, then we will have to pay this money out 
of our pockets because it cannot be entered in Government accounts 
so long as the claims remain unverified. The question of payment 
will arise only after the verification has been completed.

As regards the reasons why special pay is being given to the officials 
of this organization, I would refer the hon. Member to the nature of 
duties they are called upon to perform. The grant of this concession 
is in accordance v ith the provisions of para 2*52 C. S. R. Vol. I. 
These conditions are that the nature of duties attached to the post
should be specially arduous and should involve specific addition to 
work or responsibility and unhealthiness of the locality in which the 
work is to be performed. Now, Sir, who- can deny that the members 
of this organization have to perform very arduous duties ? It is not 
merely that they have to visit Lahore and stay there for quite a 
number of days in a month. They 'have to visit the sites of works in 
respect of which claims have been filed, wherever they might be, to
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verify the veracity of the claims. In this way not only have they 
to travel a lot but run personal risks as well. For fifteen to twenty 
days in a month* they are on tour in Pakistan and for the rest of the 
period remain at Amritsar. Thus they have to keep establishment 
at two places. They have thus to do additional, arduous and risky work 
and if they are not entitled to special pay, who else is ? ^

Then, Sir, it should not also be forgotten that at first nobody 
was ready to volunteer himself for this work and so we had to accept 
the services of a retired officer. His term is due to expire on 31 st 
March and there is no wonder if we have to offer even higher emolu
ments to find a substitute. Then objection has been taken to the 
item ‘other allowances and honoraria' for which a sum of Rs. 3,330 
has been earmarked. In order to clear the misunderstanding, I 
might inform the hon. Members that this is intended to cover dearness 
allowance admissiibe to the staff. They would be entitled to it even if 
they were working here. Provision for travelling allowance has been 
made to cover the fares that they have to pay for the journeys 
performed by them. As regards the grant of special pay, I have 
already said that in view of the nature of duties performed by them 
it is quite justified- When staff for the office of_ the Deputy High 
Commissioner had to be recruited, a similar difficulty was experienced 
and special pay equal to the basic pay had to be given to attract 
people. With these words I would request the House to approve this 
demand.

Mr. Speaker : Question is—

That the item of Ks. 22,500 on account of A-2-Special Officers-Total 
pay of officers-be reduced by Rs. 100/-.

The motion was lost.

Mr. Speaker ; Question is —

That a supplementary sum not exceeding Rs. 39,500 be granted to 
the Governor to defray the charges that wd! come in course of 
payment for the year ending 31st March 1951 in respect of ‘ ‘ Irriga
tion-Establishment Charges.

The motion was carried.



G e iu rJ  Administration (7) 55

GENERAL ADMINISTRATION.
I
Chief Minister (The hon. Dr. Gopi Chand Bhargava) : Sir, I

beg to move:
That, a supplementary sum n )t exceeding Rs. 10 be granted to the 

Governor to dtfaiy the charges that will come in course of payment 
for the year ending 31ft March 1951 in respect of “ General 
Administration."

Mr. Speaker: Demand moved—
That a supplementary sum not exceeding l\s. 10 be granted to the 

Governor to defary the charges that will come in course of payment 
for the year ending 31st March 1951 in .respect of “ General 
Administration.

Sardar Bachan Singh (Ludhiana Central, Sikh, Rural) (Hindi) : 
Sir, the Government has asked for a sum of Rs. 34,27 ! under item 
No. 4 of Demand No. 5. The Government explanation for asking 
this amount is as follows:—

The Government have decided that the Commissioners of Divisions 
should be provid3d with Government Transport for their official 
touring by road. Provision for the expenditure on the purchase and 
maintenance of vehicles is, therefore, required. The expenditure 
during the current financial year can be met from savings within the 
Grant. Accordingly, a token demand for this amount is made.

So the Government wishes to spend this huge amount of Rs. 34,270 
for purchasing and maintaining two cars for the Commissioners of the 
Divisions. But one thing that I cannot understand is this that if the 
Government is good enough to provide the Commissioners of the 
divisions with cars why should it not extend this ‘goodness to the 
Ministers, the Financial Commissioners, Deputy"' Commissioners and 
other officers? What is the special reason that has led this Government 
to favour only the Commissioners of the Divisions ? Such a thing 
becomes all the more difficult to understand when we know that our 
hon. Chief Minister did not approve of the idea of buying a Govern
ment car when the ex-Chief Minister, Shri Bhim Sen Sachar, bought a 
Government car for his use. The reason of the Chief Minister for 
disfavouring the idea of Government cars was that the Government 
has to incur greater expenditure on maintaining these cars. If such was 
the opinion of the hon. Chief Minister when the ex-Chief Minister Shri 
Bhim Sen Sachar purchased a Government car there is no reason why 
he should have departed from that opinion in the case of the Com
missioners.
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I  Chaudhri Lahri Singh : The Government has to pay less by way 
of travelling allowance. 1

Sardar Bachan Singh : I know all that. What I wish to know is 
only this, that when an experiment has been found to have failed once, 
why should it be tried again ? If the Commissioners have to undertake 
tours they should be given travelling allowance like all other officers of 
the Government and no special arrangements should be made for them. 
The Government should not accede to whatever is suggested by the 
Commissioners for their own benefit. As a matter of fact,my hon. Friend 
Sardar Kabul Singh was perfectly right when the other day he remarked
that the State was not being governed by the hon. Mini ters but by 
the officers of the Government I strongly feel that the Government 
should not accept all the proposals of the Commissioners without giving 
proper consideration to them. It should not accept proposals which 
are calculated to discriminate between the various officers. We should 
have one principle to which we should stick at all times and may depart 
from it only in exceptional cases. To my mind no special reason has 
come into existence which may justify the purchase of two cars for the 
Commissioners of the Divisions when the other officers of the Governmen 
or for that matter the hon. Ministers are not being given any cars. 
Here I feel that I should not have brought the Ministers in the discussion 
as their case is a little different because they unlike the officers of the 
Government are in a position to reduce or increase their salaries and 
travelling allowances. Still so far as officers are concerned we should 
have one principle for them. If we apply one principle to a Financial 
Commissioner, a better principle should not be applied to a 
Commissioner who is his subordinate. I don’t think that under *
ordinary circumstances better treatment can be justified by anybody 
for an- interior officer by any stretch of imagination Here, as no 

Nspecial reasons have been given to justify the purchase of two cars 
in the Government explanation, one is led to feel that there is some
thing wrong at the bottom. The Commissioners of the Divisions have, 
of course, to undertake tours like other officers of the Government 
and for those tours they should get travelling allowance which is due 
to them under the rules. They have after all to tour only in the State 
and have not to go frequently to Calcutta or Madras that they should 
be given Government cars. And then one thing particularly passes 
my comprehension and it is this that when the Financial Commissions s 
who are senior to the Commissioners are not being supplied with



General Administration (7)57

Government cars why Government cars should be given to the 
Commissioners who are junior or interior to them. Our Financial 
Commissioner for Rehabilitation who went abroad sometime ago on 
Government expense has not been given any Government car for his 
use. Such a thing is sure to be resented by the superior officers 
and suspicions are also likely to arise in the minds of the public.

Shrimati Sita Devi : The attack of the locusts may have
necessitated the purchase of these cars.

Sardar Bachan Singh : My hon. Sister says that the reason
for the purchase of the two cars may be found in the attack of the 
locusts. Let us for a moment suppose that this can be a cause. But 
then the most useful work in connection with the destruction of the 
loucsts has been done by the Deputy Commissioners of Jullundur and 
Hoshiarpur Districts. They are not being provided with any Govern
ment cars.

According to the reports which are being received there is a lot 
of work to be done in Amritsar and Gurdaspur districts in connection 
with locusts but that is not the case with Ambala division. When there 
is no increase of work in Ambala division, why should the 
Commissioner of that division require two motor cars ? No reason 
has been given for preferential treatment being given to him.

Chaudhri Lahrl Singh : Ambala Division consists of seven
districts,

Sardar Bachan Singh : Simla has been taken out of that division
and the work of Commissioner Ambala Division has become lesser. 
If the Commissioner has to undertake some tour, he can draw travell
ing allowance under the existing rules. Nobody would grudge him 
that. He is being given new cars by the Government perhaps because 
the cars which he already owns have become old and it is not in 
keeping with his dignity to travel in old cars.

Mr. Speaker : Please don’t impute motives to anybody.

Sardar Bachan Singh : I am not referring to anybody in
particular. I am saying these things in general. If the Commissioner 
Ambala Division gets new cars he will feel happy because it will add 
to his notions of dignity. He thinks that he will command greater 
prestige by possessing new motor cars. I had a talk about this subject
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just now with my hon. Friend Thakur Pancham Chand, Deputy 
Speaker. He is the Chairman of the Estimates Committee. 
He told me that he too did not approve of this item of expenditure.• • • ft

When hon. Members of this House do not approve of it, I am unable 
to understand on whose advice the Government decided to purchase 
new cars for Commissioners. The Government would have done well 

to consult somebody at least. This is the age of democracy. Those 
days are gone when big officers thought in terms of dignity and show. 
They should adopt an attitude of service now. As the Government is 
aware, many people think that the posts of Commissioners are quite 
superfluous. Instead of thinking in those terms, the Government has 
made this demand for purchasing new cars for them. Next time we w l̂ 
perhaps be called upon to approve expenditure for the purchase of 
aeroplanes for Financial Commissioners. Some other officer might say 
that as Commissioners have been supplied cars, he should also be 
supplied one. Once this practice is started there will be no end to it.

Shrimati Sita Devi (Ex-Member West Punjab Assembly, represent- 
ing Lahore City. General, Women, Urban ) (Hindi) : Mr. Speaker, I
was surprised at this demand for purchase of two new cars. These 
posts of Commissioners were created by the British rulers for their 
convenience. When the countiy became independent in 1947, many 
people thought that these unnecessary posts would be abolished. The hon 
Chief Minister is not in his seat at present but I would like to remind 
him that we had a lot of discussion about the abolition of these- posts 
in the Resources and Retrenchment Committe. Reports were obtained 
from Madras and Bengal where these had been abolished and it was 
noticed that the Governments of those States had found no difference 
in the efficiency of administration after the abolition of these posts. In 
order to effect economy and to have surplus Budget, the Government 
should have reduced some items of expenditure but we notice that a 
demand has been made for the purchase of new cars for Commissioners. 
As my hon. Brother Sardar Bachan Singh pointed out, this demand is
unnecessary. His Excellency also referred to the necessity of effecting 
economy in the cost of administration. If motor cars were required
for the use of Deputy Commission rs or Superintendents of Police, 
there was some sense in it. These officers have to go from one place to 
another very frequently. The Commissioners, however, do not have
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much official work. The Commissioner Jullundur Division admitted 
this fact before my hon. Brother Shri Dev Raj Sethi. These officers 
are already in receipt of fat salaries. It has been repeatedly pointed 
out in the Resources and Retrenchment Committee that the salaries 
of these white elephants should be reduced but the Government pleaded 
inability on the ground that these were covenanted services. Why can’t 
Commissioners purchase new cars from" their own pockets if they are 
very anxious to do so. If instead of asking us to sanction tl oney for 
purchasing new cars for Commissioners, the Government had decided 
to purchase two buses for the conveyance of those low paid Govern
ment servants who live at a distance of two or three miles from 
Government Secretariat in Jullundur this would have given me great 
delight. Similarly, poor Government servants in Simla are living at 
Jatog, Summerhill and other distant places. If the Government had 
decided to get them free railway passes, it would have been a laudable 
object. The present demand, however, is quite unnecessary, and if I 
may say so, it is sheer waste of public money. The Government should 
not misuse Public money in this manner. If the cars have not already 
been bought, I shall request the hon. Chief Minister to give up the 
idea of spending money on their purchase.

Chaudhri Lahri Singh : The cars have already been bought and
are being used by the Commissioners. These are about to become old 
now.

Shri Prabodh Chandra*. (Gurdaspur, General, Rural) {Hindi) : 
Sir, two hon. Members have already said a lot on this demand for 
a small sum. I think the hon. Chief Minister should appreciate our 
liberal-mindedness when we make a cut motion for only ten rupees 
on a demand of as high a sum as Rs. 10 lakhs. But such a thing 
cannot help creating a feeling of pain and resentment in the heart 
of anybody who claims to be a Congressman. Day in and day 
out, we give out in the press and on the platform that the 
Government now is popular Government and it represents the
poor. But I am sorry to say that a representative of this Government 
has today brought before the House a demand which is not only 
wholly unreasonable but also uncalled for. If we request the hon. 
Chief Minister to increase the salary of the poor peons by one rupee 
in view of the high prices prevailing now, we get a ready answer. It is 
said that the resources of the Government are limited and it is facing 
a deficit. In this way, it expresses its inability to enhance the 
salary of the peons just by one rupee, But now it has demanded
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thousands of rupees for the purchase of two cars for its Commissioners. 
It is highly regrettable. Besides this, there is another item in this 
demand,.amounting to Rs. 45,000 in regard to the railway saloon of 
the Governor.

Mr. Speaker: This particular item is charged and the^hon. 
Member is not in order in discussing it at this stage. In the very 

v. beginning I asked if any hon. Member wanted to discuss the estimates 
of expmditure charged on the revenues of the State but no one 
rose to speak. The hon. Member can only discuss voted items of 
expenditure.

Shri Prabodh Chandra : Sir, it was the policy of the foreign
Government to create feelings of awe and f< ar in the minds of our 
people by providing such grand oars to its officers and by building 
such palatial buildings as the Assembly Chamber. They tried to 
continue to keep a hold on the people through such means. They 
thought that they should impress upon Indians their grandeur and 
power. But I am sorry to say that with the advent of independence, 
our Government, instead of improving the hard lot of the people' 
is making it harder still. Instead of decreasing its expenditure, it is 
bringing before the House demands for big sums to purchase cars 
which were not used even by the Englishmen. My hon. Sister just now 
said that if the cars had been purchased far the Deputy Commissioners, 
it would have bê  n understandable. I would request her not to say 
so for God's sake, otherwise in the next Session, provision will be made 
for 13 cars for the Deputy Commissioners on the plea that the hon. 
Member suggested it. I would request the hon. Chief Minister not to 
follow in the old grooves. He should read the writing on the wall. 
No doubt, he can get any thing passed here on the strength of party 
whips. But if he does not mend his ways, the result will be a fierce 
revolution which will sweep away the Government before it. People 
are bitter over the disparity of life led by the big officers and that by 
the poor people. The poor clerk cannot give even milk to his child
while the big officers are rolling in wealth and luxury. I, there!ore, 
submit that these cars, even if they are purchased, should be taken 
over from the Commissioners for the use of the Transport Department 
of the Government/

Shri Behari Lai Chanana : (Ex-Member, West Punjab
Assembly representing South-East Multan Division General,
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Rural) {Hindi)'. Sir, I draw your attention to the last line 
of this demand. It is stated therein that the amounts are to be met 
out of savings in the grant. These cars are being purchased for the 
use of the Commissioners. In this connection, I have made a list 
of 12 demands in which savings are to be used for those purposes. 
These demands, besides demand number 5, are from number 17 to 27. 
It is really sad that the savings should be expended as nobody’s money 
at the present time of serious financial hardship. I would have shown 
such flaws in the supplementary estimates even at other places, 
it I had been supplied a copy of them. If we act like that at the fag 
end of the year, we would create bad precedents for the future. Then 
it would be said that since it was done in the past, it must not be 
discussed. All such savings should be surrendered to the funds of 
the Government for expenditure in the following year. I, therefore, 
submit that this is not a question of personal prestige for the' hon. 
Chief Minister and his Government. He should not waste +his money 
on the luxuries of the officers. On the other hand, it should be utilized 
for some other useful purpose such as the fighting of locust. If this 
is not done the people would say that the administration has become 
scandalous.

Chaudhri Suraj Mai : (Hansi, General, Rural) (Hindi) :
Sir, what is required at the moment is that the Government should have 
tried to save every pice. But this is not the case. During the time 
of the previous Assembly, we know, the hon. Members belonging to the 
Congress Party used to make vehement speeches against the retention 
of the posts of Commissioners. But . now they are not only being 
retained but placed on a firm footing. They are being supplied cars. 
The fact is that this Government has not the " courage to reject any 
proposal that is made to it by its officers. I know that in Hissar 
there is hardly an officer who is without a jeep. It appears that the 
Government has entered into an alliance with the capitalists to fill 
their pockets with lakhs of rupees in this wayd'

/

Such cars go out of order every second day. As a matter of 
fact nobody cares for the things which do not belong to them These 
cars remain, in fact, out of order for twenty days in a month. Their 
drivers and cleaners do not care to keep them in working order. They 
are not well looked after. Now-a-days our Government has given cars 
to many of the officers. Executive Engineers (Canals) have also been
given cars. In fact, there appears to be no officer who has not receivea
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a Government car. In my opinion this is mere »waste of public money. 
The shorn Chief 'Minister should pay special attention to the public 
criticism which is directed against the present ,policy of waste which 
is being pursued by the Government.r On the one side such unnecessary 
expenditure is incurred by the Government, while on the other side it 
is always clamouring for more and more money for running the 
administration of the State. In ythe last budget session, abiana was 
increased and this time also -some more taxes are coming. Under 
these circumstances it is regrettable t̂hat no steps are taken for 
effecting savings in expenditure. Every dime new taxes are imposed. 
I am at a loss do understand all 'this. Were all those things, which 
those in power to day used to say rto the people before partition, simply 
meant for taking the masses with them? Were they merely making 
empty promises without .any intention of fulfilling them? My 
submission is that most of the expenditure which our Government is 
incurring is unnecessary sand wasteful. At present the need is to save as 
much money as possible. If no ..saving is effected at this time the 
financial position of our State will become extremely bad. At present 
what our Government does is that without scrutinizing them, it goes 
on accepting all the proposals which the officers send up, with the 
result that much wasteful expenditure which can easily be checked 

is not stopped If this policy of Government continues, besides bringing- 
in the economic ruin of the State, the present Government will itself 
lose the confidence of the people. The expenditure which our 
Government incurs is wasteful. Even countries like America do not 
indulge in such luxuries. My submission is that the expenditure on 
cars should be saved. The Government should not take a stand on 
false notions of prestige. Even if it has made a mistake in incurring 
tips unnecessary expenditure, it is never too late to mend. To err is 
human. The Government should even at this late hour decide that
it would not spend on this item. We have seen, sometime back, that 
in the matter of abolition of Zaildari also the Government 
admitted its mistake and decided to retrace its steps and to reappoint. 
Zaildars, of course, under a differrent nomenclature. Any how I 
wish that in this matter also our Government should try to revert to 
the former position and save unnecessary expenditure. There is no 
harm in doing so. Formerly the officers used to go to the villages
on horse back. There is no reason why they cannot continue doing 
so. If we look at the problem from the point of view of the public at
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I
1

large, going abou^ on horse-back has its advantages which the
Government should not ignore. When the officers toured the villages
on horse-back they came into closer contact with the people. They
used to go and stay outside for some days at least. But what do the
officers do now ? They go swiftly in cars and return to their
headquarters in evening. They cannot miss the evening parties and
the game of cards; what can such officers do for the poor people in the
villages ? I most humbly sumbit, Sir, that we have achieved
independence only recently. For God’s sake try to keep it ! At
present the state of officers is such that there is a fear that the whole
of the structure might crumble down. My submission is that the
Government should try to be strict towards the officers so that those
of them who do not work may be made to work with all their
energies in the interests of poor people. The means of communication
that at present exist for them are sufficient for the time being. What
is wanted is that work is taken out of them. If we go on providing
them with comfortable means they wilTwork less. With these words
I appeal to the hon. Members to reject this item of demand for
expenditure.

✓

Chief Minister (The hon. Dr. Gopi Chand Bhargava) (Hindi) : 
Sir, I have been listening to the criticism made by some of the "hon. 
Members. I am pleased to hear from the lips of Chaudhri Suraj Mai, a 
former member of the Unionist Party, that I used to criticize the policy 
of the Unionist Party for not paying attention to the needs of the 
poor. I am glad that he now feels that I was right iln voicing the 
needs of the people then.

Chaudhri Suraj Mai : Wes, the hon. Chief Minister says things 
but he never does.

Chief Minister : Sir, another thing which I wish to bring to the
notice of the House is that some days back it was agreed upon by all 
the Members that the convention of not criticising those who are not 
in a position to defend themselves on the floor of the House, should be 
respected. But it is regrettable that my hon. Friend Chaudhri Suraj 
Mai has remarked that officers play cards etc. at night......

Chaudhri Suraj Mai: It was a general remark. I did not refer
to any individual.

Chief Minister : Now, Sir, another thing to which I would like
to refer is the question of T. A. Some of the hon. Members have 
betrayed their ignorance of this matter. As a matter of fact the

i



(7)64 [12th March, 1951Punjab Legislative Assembly

[Chief Minister]
T. A. given to the Commissioners is fixed. There is no question of 
their drawing more T. A. if they undertake more tours. Sometime 
back the Commissioner of Amb ila Division was given the work of 
Ludhiana District in a iditioa to hi o vn duties bee mse the work of 
jullundur Division was more heavy. After partition, the whole of 
the district of Gurdaspur and half of the Tehsil of Kasur were attached 
to Jullundur Division. There was also more work in Jullundur 
due to Rehabilit ition. Moreover, Jullundur Division being near toe 
border of India aid Pakistan its Co n nissioner has to undertake 
certain duties of political nature. Due to all this, work in both the 
Divisions has increased considerably after partition. ^The fixed amount 
of T. A. which a Commissioner used to get was Rs. 250/ per month. 
Due to increased work and touring duty it was represented to the 
Government that I\ A. should be given in accordance with the tours 
undertaken and that it should not be fixed, We considred the 
representation and after calculations it was found out that if the 
Commissioners were provided with cars the Government would stand 
to gain in comparison with the expenses of giving T. A. according 
to the mileage of the tours. Moreover if cars were provided it would 
lead to an increase in efficiency because, generally, the Commissioners 
have to undertake extensive tours.

Another criticism that has been levelled against the Govern
ment is that whatever the Commissioners and other officers propose 
from below the Government accept it. This is not so The Chief Secretary 
is the head of the General Administration. Whenever any proposal 
is put up before him from below he looks into it to see that it is not 
unnecessary and improper When he goes through it and finds it desire- 
able he sends it to the Finance Secretary. The Finance Secretary 
also goes into the necessity of the proposal and if both of them agree 
that it should be sent np, it is only then that it comes before the 
Cabinet for consideration and a decision is taken. So it is not as 
easy for the proposals to be accepted, as some of the hon. Members 
have tried to show.

Now I come to the point r -garding the provision of Jeeps to the 
Deputy Commissioners as some of my hon. Friends have taken 
objection to it. I may tell the House that a jeep moves faster than a 
car and that it can easily reach a place which is ordin irily not access
ible by a car. So in view of the extensive touring required of the 
Deputy Commissioners in connection with the 'Grow More Food’
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campaign and for visiting remote places in their districts for adminis
trative purposes, Government decided to provide them with speedy 
means of transport in the form of jeeps . Besides this Government has 
also decided that all the Government cars provided to different officers 
of various departments should be pooled. The idea is that a car should 
be placed at the disposal of an officer whenever he needs it forth 
performance of a particular duty and when the task is accomplished,
the car should be taken back from him and given to some other 
offcer of another department in connection with the accomplishment
of some work entrusted to him. Thus all the officers will be able to 
make use of these cars whenever they stand in need of them. In other 
words it also means that the necessity of replacement of a car will not 
arise and no new purchases of cars will be made. Then I may also 
point out that the members of the Estimates Committee decided in 
favour of the disposal of the cars of the Commissioners It goes without 
saying that no loss will be incurred on this account because as a result 
of the rise in price, these cars will certainly fetch the cost price at 
which they were purchased.

Then, Sir, I forgot to make a mention of one thing and that is 
this. Government has decided that those officers who own cars should 
not be allowed any travelling allowance. Besides, they will get daily 
allowance only if they stay during the nights outside their headquarters. 
That is if they return to their headquarters in the evening they will not. 
be entitled to any daily allowance which was permissible previously 
Hon. Members will realise that this step on the part of the 
Government will result in a substantial saving to it in the matter of 
travelling allowances to the officers.

There is yet one more point in regard to Government cars which 
I would like to make a mention of. The Government has arrived at 
a decision that all the Government cars should be placed under the 
supervision of the Transport Department which will be responsible 
for their repair and maintenance etc. Even the drivers of these cars 
will be under the administrative control of the Transport Department 
which will see that these drivers look after the cars well and keep them 
in perfect working order. I am sure and the hon. Members would 
agree with me that keeping in view the economy and efficiency There 
can be no other measures better than the ones adopted by the Govern
ment in respect of this matter. I, therefore, hope that the Home

/
will unanimously approve of the token demand put forward by the 
Government. It needs no mention that if the members of the Estimates
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Committee also do not accord their approval, then the cars will be 
disposed of.

Mr. Speaker : Question is :—
That a supplementary sum not exceeding Ra. 10 be granted to the 

Governor to defray the charges that will come in course of payment 
for the year ending 31st March 19 51 in respect of General Administra
tion.

N. T \ '

The motion.was carried.

ADMINISTRATION OF JUSTICE.

Chief Minister : I move

That a supplementary sum not exceeding Rs. 3,460 be granted to the 
Governor to defray the charges that will come in course of payment 
for the year ending 31st March 19 5 1, in respect of “ Administration 
of Justice **.

The motion was carried,

JAILS AND CONVICT SETTLEMENTS.

Chief Minister : I move ?—

That a supplementary sum not exceeding Rs. 46,910 be granted to the 
Governor to defray the charges that will come in course of payment 
for the year ending 31st March 19 5 1, in respect of “ Jails and 
Convict Settlements”

7he motion was carried.

POLICE,

Chief Minitser : I move—

That a supplementary sum not exceeding Rs. 9 ,11,9 70  be granted to the 
Governor to defray the charges that will come in course of payment 
for the year ending 31st March 19 5 1 , in respect of “ Police “ .

The motion was carried..



AGRICULTURE.

Chief Minister : I move—

That a supplementary sum not exceeding R s / 1,00,000 be granted to the 
Governor to defray the charges that1 will come in course of payment 
for the year ending 31st March 19 5 1, in respect of “ Agriculture*'.

The motion was carried.

CIVIL WORKS.

Chief Minister : I move—
■ . T7 ' V :

That a supplementary sum not exceeding Rs. 5,29,220 be granted to the 
Governor to defray the charges that will come in course of payment 
for the year ending 31st March 19 5 1, in respect of “ Civil Works” .

*"« j  . » j i  <: y ~ l L .

The motion was carried.

FAMINE.

Chief Minister : I move—
i . .i : \».», ’■ ‘.viler

That a supplementary sipn not exceeding Rs. 3,42,830 be granted to the 
Governor to defray the charges that w i’l come in course of payment 
for the year ending 31st March 19 5 1, in respect of “ Famine’ *

j<r /c -uriMv,
The motion was carried.

ALLOWANCES AND PENSIONS.

Chief Minister : I move—

That a supplementary sum not exceeding iRS. 10,64,020 be grafited to the 
Governor to defray the charges that will come in course of*payment 

for the year ending 31st March 19 51 in respect of “ Allowances and 
Pensions.'

'
The motion was carried.
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ADVANCES NOT BEARING INTEREST—ADVANCES REPAYABLE. 

Chief Minister : I move—

That a supplementary sum not exceeding Rs 83,540 be granted to the 
Governor to defray the charges that will come in course of payment 
fortheyear ending 3Jst March . 1951, in respect of “ Advances not 
bearing interest—Advances Repayable” .

The motion was carried.

LOANS AND ADVANCES BEARING INTEREST.

Chief Mi nister : I move—

That a supplementary sum not exceeding Rs. 19,59,440 be granted to the 
Governor to defray the charges that will come in course of payment '
for the year ending 31st March 1951 in respect of ‘ 'Loans and 
Advances bearing Interest*’ .

 ̂ The motion was carried.

IRRIGATION ESTABLISHMFNT CHARGES (CAPITAL).

Chief Minister : I move—
That a supplementary sum not exceeding Rs. 1,88,320 be granted to the 

Governor to defray the charges that will come in course of payment 
for the year ending 31st March 1951, in respect of “ Irrigation 
Establishment Charges (Capital)**.

Mr. Speaker : Motion moved -

That a supplementary sum not exceeding Rs. 1,88,320 be granted to the 
Governor to defray the charges that will come in course of payment 
for the year ending 31st March 1951, in respect f ‘ Irrigation 
Establishment Charges (Capital)’*.

Sardar Sajjan Singh (Patti'J* Sikh Rural) {Punjabi): Sir, I beg
to move—

That the item of Rs 2,33,140 on account of Bhakra Dam Establishment 
J-I-Chief Engineer Travelling Allowances be reduced by Rs. 100/-.

Mr. Speaker, the object of my cut motion is to dicuss the travell
ing allowance of the Chief Engineer, Bhakra Dam and the manner in 

which it is drawn by him. If you just p^’ use- page 39 of the Supple-
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mentary Estimates, you will come across an item of Rs. 2,33,140/-. The 
whole of this amount has been earmarked for the piyment of travelling

* allowance. In this connection I may point out that today in reply to 
one of my questions, Government supplied me with a statement which

m clearly indicated that whereas the Engineers of our State were first-rate
experts in their art, they were equally expert in drawing travelling 
allowances. ( daughter). Not only this. Whatever department it may 
be, whether it is Irrigation, Bhakra Dam Project Circle or the Public 
Works Department, the Chief Engineers controlling these departments 
are past masters in the realisation of travelling allowances and they

• beat all other high officers of the State in this respect. I feel that 
payment of such a large amount of travelling allowance to these 
officers tantamounts to putting a heavy burden on our Exchequer. I 
think it iŝ  our bounden duty to discourage the drawing of travelling

i allowance in such large amounts, as we find, provided in the Supple-
j v mentary Estimates. I hope that Government will pay due attention
! to this matter,
j

Then, Mr. Speaker, I would just invite your attention to page 40 
| of the Supplementary Estimates. On perusal you will find that
| whereas a provision has been made for the grant of special pays to

high salaried officers, the poor daftries and peons are given such 
! meagre salaries that it becomes well-nigh impossible for them to make

their both ends meet. Now it is abundantly clear that if these poor 
| peons serving in the Irrigation Department, find it hard to support
j their families, they will naturally try to extract something out of the

zamindars. In other words they would be driven to accept illegal 
gratification from the zamindars. They may not ask for bribes 

j . directly from the zamindars but they would adopt such methods by
which the latter, in their own interest, would be compelled to grease 
the palms of the latter, who in the contrary case would certainly put 

^  obstructions in their way. For instance, if you would like to see the
Executive Engineer, his peon would not let you do so unless you bribe 
him. Similarly the draughtsman would not put up your file till you 

have paid him something by way of illegal gratification.

I think that the morale of our administration should be high. It 
is a pity that on the one hand Government makes declarations of one 

| thing but on the other it fails to act upon it. Since I am going to
close my speech, I would again submit that to fix the salaries of

[ daftaries and peons at Rs. 30/- and Rs. 25 per mensum respectively

\
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tantamounts to a great injustice as it is well-nigh impossible for them 
to make their both ends meet with these meagre salaries. I will not 
min l if there is a reas mable difference between th  ̂ salaries of the poor 
peons and officers but this disparity should not be so' wide that 
whereas the poor peons should die of starvation, the officers 
should make merry and enjoy life to their utmost. With these words,
I finish my speech and resume my seat.

Mr. Speaker : Motion moved-

That the item of Rs. 2,33,140/ on account of Bhakra Dam Establish
ment- J-I-Chief Engineer-Travelling Allowances be reduced by 
Rs. 100/-

Chaudhri Lahri Singh (Rohtak North, General, Rural) (Hindi): 
Sir, it is laid down in paragraph 4, page 44 of the Supplementary 
Estimates that it was decided by the Government to send the Chief 
Engineer, Bhakra i >am, Finance Secretary and the Chairman of the 
Public Service Commission to Europe for recruitment of technicians for 
the Bhakia and Nangal Projects On the one hand the hon. Ministers 
talk of meagre public finance and on the other hard-earned money of 
the State is ruthlessly wasted on deputations to foreign countries. We 
have never heard of any deputations being sent by the Government of 
India for recruiting engineers for any of their projects. I am really 
constrained to remark that the money of the State has been spent 
for the recreation of the officers of the Government. As a matter of 
fact the expenditure incurred by the Government in connection with 
the deputation of the officers was absolutely unnecessary. I think 
my hon. Friends will agree with me when I say that such a step 
was never taken by any Government in the United Punjab where 
projects of no less importance than those undertaken by our Government 
were also under construction. I really fail to understand as to why 
our Government thought it advisable to send a deputation of officers 
abroad simply for making a few appointments. After all what justifica
tion can our Government give to the hon. Members of this House 
in deputing the l inance Secretary for the recruitment of the 
engineers ? Being a layman in engineering, he was not the right 
person to make the selection from amongst the candidates. I also 
do not find any justification for the Government in deputing the 
Chairman of the Public Service Commission for the recruitment of 
the technicians. If at all it was intended to make these appointments 
through the Public Service Commission, then the remaining two
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members of the Commission should not have been ignored. If it was 
the intention of the Government to send these officials on deputation 
simply for the sake of a pleasure trip abroad, then there was no necessity 
to send the Chairman of the Public Service Commission as he has already 
been there many a time. At least the Zamindar Member of this 
Commission should have been sent with the delegation as he has not 
been to any foreign country so far. If it was not advisable to include 
both of these members then at least one of them particularly the 
Zamindar member of the Commission should have been sent with the 
deputation just for a pleasure trip on Government expense and of 
course with the excuse of interviewing the candidates. After all what 
has made the Government take such an absolutely unnecessary step ? 
It was not a big job for the Government to invite the applications of 
the technicians. It was not a difficult problem for the Government 
to select the suitable technicians after going through their qualifications 
etc., It could have called them for interview here in India. In fact 
there stood nothing in the way of the Government in calling for the 
necessary qualifications etc., from them. These particulars could have 
been obtained through wireless/ In this way our Government could 
have saved a lot of money which otherwise has been spent ^by the 
members of the deputation on their pleasure trips on Government 
expense abroad. I have not been able to follow as to how these officers 
were able to select the technicians by merely reading the faces of 
the candidates that they were really qualified technicians. This is how 
public money has been wasted ruthlessly on the members of this 
deputation who toured France, Germany, Italy and other places simply 
for interviewing a few technicians Unfortunately the Government of 
our State has fallen in weak hands. The people outside this House 
are condemning the Government for wasting public money ruthlessly. 
In fact they are cursing the Government for the state of affairs 
prevailing at present in our State. (Interruptions and Noise). It is 
really a matter of deep regret that an illiterate Minister who claims to 
be the representative of the Hariana Prant................... (Noise)

Mr. S peaker: O rder, order. No in sinuation  please. - i i

C haudhri L ahri S in g h : S ir, I am  speak ing on b e h a lf o f  the 
p eop le  o f  H ariana . I t  is a p ity  that in sp ite  o f  the fa c t  th a t the 

D ep a rtm en t o f P u b lic  W ork s  C ap ita l) has a lrea d y  been taken  a w a y  from  

him , he still con tin u es  to  ca ll h im self th e  M inister fo r  P u b lic  W o rk s . 

{Laughter). T he fact o f the m atter  is th at the h on . C hief M in ister has 

k e p t  all the d ep artm en ts  to  h im self. j



[Chaudhri Lahri Singh]
Further my hon. Friend Chaudhri Suraj Mai has in the course of

his speech said today that there was no justification for the Govern
ment in providing the Commissioners with the State-owned cars- 
I have been given to understand that every Deputy Commissioner has 
been provided with a horse and a syce This is how the administra
tion is carried on by the Government and how money is being wasted 
ruthlessly I am constrained to remark that this Government is 
playing with the poor people of the State. In fact it is carrying the 
State towards ruin. After all what justification was there for the 
Government to send abroad the Finance Secretary and the Chairman of 
the Public Service Commission who have no technical knowledge in 
matters relating to engineering ? In my opinion if it was necessary at 
all to interview the candidates in tlxeir respective countries, then the 
Chief Engineer was the only competent person to make these 
appointments. It seems that all the three members brought 
pressure upon the hon. Chief Minister to depute them for making 
these appointments, and ultimately succeeded in getting the needful 
done. It is really a matter of deep regiet that our hon. Ministers 
yield in no time to the officers so much so that whatever they tell 
them to do, they do so with their eyes shut. For instance if an officer 
wants them to provide him with a Government car, no time is lost in 
providing him with the same. Similarly when the members of the 
deputation approached them to find put a way for their pleasure trip 
abroad, no time was lost in sending them for interviewing the 
technicians.

I hope the hon. Chief Minister will not hesitate to give the 
reasons why the Finance Secretary and the Chairman of the Public 
Service Commission who had absolutely no technical knowledge about 
the matters regarding engineering had been sent on deputation abroad. 
The people outside this House want to know how money is 
being spent for the good of the State. I would once again request 
him to explain the position so far as this matter is concerned.

Chaudhri Suraj Mai (Hansi, General, Rural) {Hindi) :

Sir, I have stood up to support whatever my hon. Friend 
Chaudhri Lahri Singh has said on this supplementary demand. I am 
very glad to say that my hon. Friend has today voiced his true feel
ings before the House. I know that several times questions have been 
asked on the floor of the House with regard to this item but no 
satisfactory reply was given by the Government. I would say that
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the Government cannot justify this extravagant expenditure in any 
way. When the last session of the Assembly was about to finish a 
strong rumour was afloat that the Punjab Government was sending a 
delegation to Europe to select technicians for Bhakra Project. There 
was a growing feeling of resentment among the' public against such a 
proposal of the Government. Excepting one or two persons who 
might have approved of such a proposal and that too for having 
personal connections with the persons selected, the public at large did 
not favour such an idea of the Government. Such an expenditure was 
nothing but sheer waste of public money. This supplementary demand 
has now been put forward before the House and the Government 
knows full well that it will surely be passed by the Assembly. In fact 
this expenditure has already been incurred. But I would like to tell 
the House how this Government which claims to be a popular Govern
ment and representative of the people is throwing dust in the eyes of 
public by squandering public money. My hon. Friend Chaudhri 
Lahri Singh has rightly remarked that such a colossal waste of expen
diture cannot be justified by the Government. The reasons for this 
sorry state of affairs are not far to seek. Our Government has fallen 
into such weak hands that our hon. Chief Minister dare not say ‘No’ 
to any proposal made" by the officers. It is strange enough that 
persons who are not themselves experts should be sent abroad to 
recruit specialists and technicians. I would say that it is almost like 
expecting a student of primary class to exapiine anJVT.A. student-a 
thing unheard of. I should say that the Government has acted very 
carelessly in handling public finance and has thus robbed the tax
payers who fill in a large measure the coffers of the Government. 
(Voice: No zamindar was sent with this delegation) You may cut 
jokes with zamindars but in fact thiŝ  is not such a matter on which 
anybody may feel rejoiced. This State is predominantly a land of 
zamindars and 80% of population is that of agriculturists who contri
bute in a large measure to the Government exchequer. It ill-behoves 
the hon Members to cut jokes with the zamindars who satisfy the
p r im a ry  n eed s  o f  the p e o p le  in  p e a ce  tim e an d  take  u p  sw ord s to  
p r o te c t  th em  in tim e o f  d a n ger . T h is  S ta te  in fa c t  b e lo n g s  t b # 
zam in d ars  an d  th ey  w ill alwaj^s h a v e  an e ffe c t iv e  v o ic e  in  the 
a d m in istra tion  o f  the S ta te . W e  are h a v in g  a to p -h e a v y  a d m in is tra 

tion  in th e  Irr ig a tio n  D e p a rtm e n t  as all the E n g in eers , S u p e r in te n d in gi . . . . .  ;
E n g in eers  a n d  S u b  D iv is io n a l o f f ic e r s  are a ll H in d u s  a n d  S ikhs an d  

th e y  a ll m ig ra te d  here  a fte r  th e  p a r t it io n  o f  th e  S ta te . I th in k  th is  

b u rd e n  sh ou ld  be  sh ared  b y  th e  C en tra l G o v e r n m e n t  as w e ll. T h e  

n u m b e r  o f  E x e c u t iv e  E n g in e e rs  has been  in crea sed  a n d
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there has also been an increase in the number of Superintending 
Engineers and Chief Engineers as compared to the strength that we
had in the joint Punjab.

Mr. Speaker : Please do not discuss the Chief Engineers.

Chief Minister : Sir, he is discussing all the Chief Engineers.
They are not covered by the demand so I will not be able to give him 
a reply.

Chaudhri Sura] Mai : On page 39, you will find a mention of
one Chief Engineer, two Superintending Engineers, eight Executive 
Engineers and so on.

Chief Minister : He can discuss this Chief Engineer only but he
cannot speak about all the Chief Engineers and the staff which came 
over from Pakistan and was absorbed here.

Chaudhri Sura] Mai : I am speaking on the demand and I have
every right to do so.

Chief Minister : Then you are opposing the whole demand.

Chaudhri Sura] Mai : Yes I am opposing the whole demand.
Sir, you will find on this page a mention of the pay of Chief Engineer, 
Superintending Engineers and Executive Engineers. I would say here 
by way of general remark that the number of these officers is in 
excess of the requirement. I should say that the Government is itself 
responsible for increasing expenditure on the Irrigation Department, 
and then comes forward to make an appeal before the House that its 
expenditure must be met with from the revenues of this Department. 
Then it comes forward with the plea that it is a commercial depart* 
ment and 'abiana' must be increased to cope with the increased expen
diture. The Government's policy is just like that of a man who 
engaged five servants when he could easily carry on with the work 
with the help of two servants only. If such a person could not afford in 
the end to pay the salary of five servants then he was to be blamed 
and none else. The Government by employing large number of officers 
in this department has made the expenditure disproportionate!}/ high. 
The responsibility for making the administration top-heavy lies upon 
the Government itself. If the Government goes on the rig it road and 
incurs legitimate expenditure however enormous it may be, I think 
no sane person would offer any criticism to the incurring of such 
expenditure.
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But, Sir, if the Government goes on expanding the strength of the 
staff unnecessarily with the object of providing jobs to its own men 
in a spirit of favouritism and then ask the people to pay more taxes, 
it would manifestly be a wrong thing to do. To my mind it appears 
that the strength of the higher staff i. e., the Chief Engineers, the 
Superintending Engineers and the Executive Engineers has been 
deliberately increased to such an extent that none of the high officers 
has to work even for four or five days in a month. I have to say 
many things more about this Department but I reserve them for the 
general discussion on the Budget. I endorse the views expressed by 
Chaudhri Lahri Singh in this regard and urge the Government to 
avoid wastage of public funds by such extravagant methods in future.

Shri Ram Sharma (Southern Towns, General, Urban) (Hindi): Sir, 
I think it necessary to say something about this item of Rs. 3,80,900 
which has been spent in connection with the deputation of officers 
to Europe and U.S.A. from time to time. Out of this amount, travelling 
allowance alone accounts for Rs. 2,33,140. It is explained in the 
‘Supplementary Estimates' that in the first meeting of the Bhakra 
Control Board, it was decided to send Secretary, B.D., Secretaiy 
Finance Department and the Chairman Public Service Commission to 
Europe for recruitment of technicians.

Sir, as you may be remembering when this proposal was placed 
before the House, voice of opposition was raised by many an hon. 
Member and the consensus of opinion was that it would be a waste of 
public funds to squander money on this proposal. Accordingly the 
Government was urged to avoid this extravagance since the State 
finances could ill-aiord it but to no effect. Now that a demand to make 
provision for th s expenditure is under discussion, I would once again 
like to bring this point home to this House and through it the Govern
ment that it was unnecessary and improper to spend so much money 
on this account, Indeed I would be failing in my duty 
if I neglect to do so, since the item relates to lakhs 
of rupees and not a few thousand rupees. I hope when the 
hon. Chief Minister rises to reply to my objections, he will explain in 
detail as to why it had become absolutely necessary to send all these 
officers abroad and incur this expenditure.

1 hen,. Sir, if some highly qualified engineers bad been sent 
abroad on this mission, it would have been understandable. But as
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[Shri Ram Sharma]
to y the Finance Secretary and the Chairman, Public Service 
Commission were deputed for this purpose passes my comprehension. 
How'eVer capable these officers might be in their own work, it was too 
much to expect of them to recrdit suitable technical men for the 
Construction of Bhhkfa Dain in foreign countries. How could they be 
expected to assess corr^etl^ the suitability of various candidates for a 
particular technical job and to make the tight selectidn? Even if the hon. 
Chief Minister were to take upon himself this task bf recruiting technicians, 
1 doubt if it would have Been accomplished in a satisfactory manner. 
It is a matter for thought, §ir, as to wBat thfe object of the Government 
was in' sending the Finance Secretary abroad. It was not a question of 
recruiting a huge staff involving crores of rupees that his presence with 
the deputation was necessary in order to certify whether the Provincial 
Exchequer would be able to bear this extra burden or nc?t nor was it a 
question of entering into any transactions likely to result in a huge loss 
or pfdht tfo the Government that availability of ins advice bn the 
spot wag e&risidered essential. Again, what was the necessity of sending 
the' Chairman, Public Service Commission abroad for securing the 
services of technicians ? Would thê  propose not have been served 
by sending a capable engineer ? So far, I have not been able to 
understand arid appreciate the reasons which prompted the Government 
to send these two omcCrS abroad. Sir, even if you were to think over 
this matter, with all your experience .i- ...

Mr. Speaker : P leash leave me‘alone. IF is not for me to say
anything either way.

Shri Ram Sharma : Sir, I was riot going tbJsay any impertinent
thing. I cannot even address you'without rising the word ‘Sir’ and 
if I- have to convey anything to anyone in this House I can only do 
so* through you. So I was saying that even you will find it 
difficult to comprehend it. I would request the hon. Chief Minister to 
take the House into his confidence by explaining the reasons why it was 
considered absolutely necessary to send' these officers to Europe. I 
think it would have been somewhat better if he had himself gone 
instead of sending them because he could singly have performed all the 

# functions, being the Chief as well as the Finance Minister having all the 
necessary authority.
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I think it would have been much better if the hon. Chief Minister 
instead of sending these two officers abroad had himself gone to select 

 ̂ the necessary staff for the construction of the Bhakra Dam. I may be
guilty of repitition but I am indulging in it on purpose so that I may 

*■ be able to impress my views on the Government.

y  Mr* Speaker : But kindly leave some time for the hon. Chief
Minister to give a reply.*

Shri Ram Sharma : Sir, I think that there can be no reply to
 ̂ my objections. However, I wish to say something about the Bhakra

w Control Board. In my opinion much unnecessary expenditure
has been incurred on thB Board. The Members of the Board have power to 
sanction huge amounts of money, and such a thing should not have 
been tolerated by our Chief Mininster who happens to be in-charge of 
the Irrigation Department of the State. To me it appears that 
this Ministry is not making use of the powers which this august House 
has given them. I daresay that they are abdicating in favour of the 
officers and such a step on their part is diameterically opposed to the 
democratic practice in other countries of the world. In other countries 
where the democratic Governments are in power they try to have 
more and more authority but unfortunately here in his State reverse 
is the case. We have given powers to the Ministry and they have 
transferred them to the Governor and the officers. It is really a pity 
that the Governor of the State has been made the Chairman of the 
Control Board. This office should have been occupied by the Chief 
Minister himself. As things stand we are apprehensive whether the 
Punjab is going to get an adequate supply of water from the Bhakra 

I Dam. In these circumstances, I respectfully request that the hon.
Chief Minister should kindly explain the two questions relating to the 

^ sending of officers abroad and* the Bhakra Control Board. He should
kindly tell us as to why he did not go abroad for the selection of the 
staff and also why he did not like to become the Chairman of the 
Bhakra Dam Control Board.

Chief Minister (The hon. Dr. Gopi Chand Bhargava, {Hindi) : 
Sir, this demand concerns the Bhakra Dam Control Board arid the staff 
which went abroad In connection with the Bhakra Dam work. This 
Bhakra Dam is going to be the second biggest dam in the entire world.
It is going to be 1,670 feet above the sea level and 670 bet above the 
place where it is being constructed, the place being 1,000 feet above the

\
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sea level. Such a structure can be built by only three firms in the 
World. And then this Dam is to supply water not only to the Punjab 
but to the Pepsu, Rajisthan and Bilaspur State which is a centrally 
administered area. It is the Government of India who have undertaken 
to supply the finances for this project by way of a loan. The Govern
ment of India has promised to advance a sum of rupees one hundred and 
thirty crores in the course of a few years for completing the irrigation 
and the electricity schemes under this project Now as I have said 
that the Government of India had to advance the necessary loan and 
that besides the Punjab there were three other beneficiaries under the 
project the question of the construction of the Dam could not be settled 
by the Punjab alone. A decision had to be taken in consultation with 
the Government of India and other States Ministries So the common 
decision was that a joint Control Board be set up and it should have 
technical powers. So far as administrative powers wTere concerned, they 
were given to the Punjab Government. It was also decided that the 
work in connection with the Dam was to be done by the Department 
and not by some foreign firm. So, as the work was to be got done 
departmentally, some experts had to be engaged and the necessary 

designs and machinery had to be seen in other countries. For this
purpose we sent our engineers to other countries in T948-49, 1949-50 and 
1950-51. In all these three years we had to spend on them a sum of
Rs. 3,80,900. My hon. Friend Chaudhri Lahri Singh in his speech 
remarked that this poor State cannot bear such a huge burden. But 
my hon. Friend forgets that this expenditure includes the expenditure 
which was incurred on the engineers who were sent abroad when he 
himself was in the Ministry. My hon, Friend also said that such 
expenditure entails the imposition of Abiana on the p>or kisans and was 
oblivious of the fact that the Abiana also was levied in his own time.

'Sir, the expenditure of Rs. 3,80,900 on account of sending our *
engineers abroad was incurred in three years namely 1948-49, 1949-50 ^
and 1950-51. No doubt some amount was sanctioned by this House last 
year for the years 1948-19 and 1949-50 but payments could not be made 
as bills had*mot been received from the High Commissioner in London.
The High Commissioner's bill is for Rs. 94,600 and the expenditure for
the year 1950-51 is R<=. 1,38,540. All this expenditur * was inevitable
as our engineers had to go and personally see the dams in Europe and
America. It would not have been possible for any engineer to prepare —
the design of this Bhakra Dam without having seen the dams and the
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experts in France, Norway and Sweden, and we think we were justified 
in spending Rs. 27,200 for their visit to the U.S.A., Rs. 13,640 for their 
visit to Europe and Rs. 46,300 on their return passage.

Sir, it has been asked as to why was the Chairman of the Public 
Service Commission sent for the selection of the staff required in 
connection with the Dam in preference to a zamindar member of the 
Commission, I can only say that we requested the Members of the 
Public Service Commission to lend us the services of one of them and 
they nominated their Chairman for this purpose.

I wish to remind the House that when I requested the hon. 
Members to permit the Government to employ a few officers for the 
Capital project without the aid of Public Service Commission, it was 
storngly objected to. We were asked not to oust the Public Service 
Commission in such matters. Why should there be any objection now, 
if Chairman of the Public Service Commission was sent abroad for 
recruiting technical experts. According to the Constitution, if the 
Government employs any officer without the consultation of Public 
Service Commission, the whole matter has to be placed before the House 
for its approval. Then it was said as to why Finance Secretary was sent 
abroad. I wish to tell the House, that whenever any matter involoing 
expenditure is concerned, the concurrence of the Finance Department 
is necessary. We did not know the amount of salary which the 
experts would have to be paid. The Chairman of the Public Service 
Comission, could not be given the power of incurring expenditure. 
Concurrence of the Finance Secretary was necessary. It will, therefore, 
become clear to the hon. Members that it was essential to send 
both these officers for- recruiting foreign experts. The Government 

' could not afford to be stingy in this matter nor could it waste time. 
Bhakia project is going to cost 130 crores of rupees and it is necessary 
that those in-charge of it should have proper knowledge. They can 
prove more useful after attaining knowledge about such projects in other 
countries. If the Government did not send their engineers to foreign 
countries or did not recruit foreign experts it would have become 
necessary for us to entrust the execution of the project to foreign firms. 
That would have been much more expensive. The engineers who were 
sent for training to foreign countries, will not only prove useful for the 
Bhakra project, but their sevices can be availed of anywhere in India 
where some such project has to be undertaken. All this expenditure 
is charged to the capital project. The hon. Members can imagine
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the extent of loss that would be caused if the dam which is to be 
constructed over an area of 170 square miles of land, gives way on 
account of some defect in it In that case the entire money spent on 
it would go waste. This project is intended for irrigating un ultivated 
lands, so that more food might be produced. Unless the country 
produces more food and undertakes river valley projects, we can 
make no progress. The Government of India proposes to pass a Bill, 
under which they can take all river valley projects in their own 
hands. We are opposing that measure- Huge projects like Damodar 
Valley Project and Hirakud Dam Scheme have been undertaken 
in the country. These schemes are much bigger than Bhakra 
Project The representatives of Government of India are present on 
the bodies which have to execute those schemes. When the Govern* 
ment of India advances money, they want to be sure that it is being 
properly spent. One representative of the Finance Department of 
the Government of India and one of their engineers are members of 
the Board set up for the Bhakra Project. It is wrong to say that we 
have abdicated our powers. If a project is meant for the benefit of 
two or more States, it becomes essential that their representatives 
should work together. The Board cannot act against our wishes. 
We will have effective voice in it because its sixty per cent members 
will be our nominees. The Board which will be useful for us cannot 
act against our wishes.

Shri Ram Sharma : Why has the hon. Chief Minister not been
appointed the Chairman of the Board?

Chief Minister : I shall deal with that question on some other
occasion. Now I have no time.

Mr. Speaker : Question is—
That the item of Rs. 2 ,33,140/- on account of Bhakra Dam Establishment 

J-l-C hief Engineer-Travelling Allowances-be reduced by Rs. 100/-.

The motion wa» lost.

Mr. Speaker : Question is—
That a supplementary sum not exceeding Rs. 1,88.320 be granted to the
Governor to defray the charges that will come in course of payment

for the year ending 31st March 19 51 in respect of “ Irrigation
Establishment Charges (Capital)."

The motion was carried.
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The following Demands were then put from the Chair and carried:-

That a supplementary sum not exceeding Rs. 22,930 be granted to 

the Governor to defray the charges that will come in course of 

payment for the year ending 31st March, 19 51 in respect of 
“ Commuted Value of Pensions".

That a token sum not exceeding Rs. 10 be granted to the Governor to 

defray the charges that will come in course of payment for the year 
ending 31st March, 19 51 in respect of “ Education”

That a token sum not exceeding Rs. 10 be granted to the Governor to 
defray the charges that will come in course of payment for the year 

ending 31st March, 19 51 in respect of “ Medical and Public Health”

That a token sum not exceeding Rs. 10  be granted to the Governor to 

defray the charges that will come in course of payment for the year 

ending 31st March, 19 51 in respect of “ Veterinary ” .

That a token sum not exceeding Rs. 10  be granted to the Governor to 
defray the charges that will come in course of payment for the year 
ending 31st March, 19 5 1 in respect of “ Industrie?’ .̂ ,

That a token sum not exceeding Rs. 10  be granted to the Governor to 

defray the charges that will come in course of payment for the year 
ending 31st March, 19 51 in respect of “ Electricity Establishment and 
Miscellaneous Expenditure” .

That a token sum not exceeding Rs. 10 be granted to the Governor to 

defray the charges that will come in course of payment for the year 

ending 31st March, 19 51 in respect of “ Miscellaneous".

That a token sum not exceeding Rs. 10  be granted to the Governor to 

defray the charges that will come in course of payment for the year 

ending 31st March, 19 51 in respect of “ Irrigation Works (Capital)**.

That a token sum not exceeding Rs. 10 be granted to the Governor to 
defray the charges that will come in course of payment for the year

ending 31st March, 1951 in respect of “ Capital Account of Civil 
Works".

That a token sum not exceeding Rs. 10 be granted to the Governor to 

defray the charges that will come in course of payment for the year 

ending 31st March, 19 51 in respect of “ Capital Account of 

Electricity Schemes” .

That a token sum not exceeding Rs. 10  be granted to the Governor to 

defray the charges that will come in course of payment for the year
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ending 3 1s t  ̂ March> 19 5 1 in respect of ^Capital Account of Other 

t Provincial Works’*.

That a token sum not exceeding Rs. 10  be granted to the Governor to

defray the charges that wijl come in course of payment for the year \  ' J  

ending 31st March, 19 5 1 in respect of “ Provincial Schemes of 

M ater Trading*’ .

Punjab Legislative Assembly * [l'2th March, 1951

T h e A ssem bly,then adjourned t i l l '11 a . m . on T uesday, 

13th , M arch .1951,
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Punjab Legislative Assembly

THIRD SESSION OF THE FIRST PUNJAB LEGISLATIVE ASSEMBLY.

Tuesday, the 13th March, 1951.

i

The Assembly met in the Assembly Chamber, Simla at 11 A. M. of the 
Clock. Mr. Speaker {the hon. Sardar Kapoor Singh) in the Chair.

STARRED QUESTIONS AND ANSWERS.

DEARNESS AND COMPENSATORY ALLOWANCES TO GOVERNMENT
SERVANTS AT SIMLA. '

- - ■ . i  .  . '• |

' 2755. Shri Prabodh Chandra : Will the hon. Chief Minister be 
pleased to state the amounts paid every month to Government servants 
serving at Simla in the form of dearness and compensatory allowances 
separately ? ■. ■ .

The hon. Dr. Gopi Chand Bhargava :

A statement containing the requisite information is laid on the 
Table.!

Shri Prabodh Chahdra : Will the hon. Chief Minister kindly tell
us the ratio in which the dearness and Compensatory allowances axe 
given to the low paid and high salaried government servants ?

f  Kept in the library.
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Chief Minister : I am sorry I cannot give the exact figures at
present. But this much I can say that the Compensatory or the 
Simla allowance is a fixed amount which is given only to the 
non-gazetted Government servants and also to the Secratariat 
Superintendents and the P. A.'s of the hon. Ministers. Gazetted 
officers are not eligible for this allowance.

Shri Prabodh Chandra : May I know the amount of allowance
paid to the peons and the P. A.'s of the hon. Ministers ?

Chief Minister : I cannot give details off-hand but as regards 
peons, I am aware that they get Simla allowance equal to 50 per cent 
of their salary.

Shri Prabodh Chandra : Is the hon. Chief Minister aware that
the peons get only two rupees per mensem as temporary allowance ?

Chief Minister : This is quite different from the compensatory
allowance, which is a hill allowance.

Shri Amar Nath Vidyalankar: May I know whether dearness
allowance and compensatory allowance are paid to the subordinate 
services as well as to the gazetted officers ?

Chief Minister : Dearness allowance is paid to all Government
servants according to certain rules but so far as compensatory 
allowance is concerned, only non-ga;etted officers are eligible to 
receive it.

Shri Amar Nath Vidyalankar : Is it not necessary that the low
paid Government servants should be given a high proportion of 
allowances as compared with the high salaried officers as the former 
are financially more hard-up than the latter ?

* Chief Minister : It is a question of opinion.

Mr. Speaker ; It is a suggestion.

Shri Ram Sharma : May I know whether the Simla hill allowance
is paid at a fixed ratio to both the gazetted and the non-gazetted 
officers ?

Chief Minister : The question relates to details and I cannot
answer it off-hand.
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Shri Prabodh Chandra : The hon. Chief Minister has stated that
mpensatory allowance is paid to non-gazetted officers only. But I 

id from the statement supplied to me, that a provision has been 
ade for the payment of compensatory allowance to .the Military 
3cretary to the Governor ?

Chief Minister : It is not for the Military Secretary himself. It
for the staff of his office.

Mr. Speaker : Next question please.

m

SUSPENSION OF P. C. S. OFFICERS.

*2759. Shri Prabodh Chandra : Will the hon. Chief Minister be 
leased to state:-

'(i

(a) the number of P.C S. officers in State suspended by the
Government during the period 15th August, 1947 to 
31st December, 1950; ■

(b) the number of those officers who have since been 
reinstated;

(c) the amount spent by the Government on inquiries in 
connection with such cases ?

The hon. Dr. Gopi Chand Bhargava :

(a) 8 :

(b) 7. ^ .....

(c) It is regretted that the information asked for in this part' 
of the question is not available and the time and the 
labour involved in its collection will not be commensurate 
with the benefit accruing from it.

Shri Prabodh Chandra : In view of the statement made by the
hon. Chief Minister that out of 8 suspended officers 7 were tiltimaftely 
re-instated, may I know whether it is due to miscarriage of justice tliat 
eight officers were suspended and then afterwards seven of them were 
re-instated ? , , . ,
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Chief Minister ; I don’t think that it arises out of the main 
question.

Shri Prabodh Chandra : Sir, the hon. Chief Minister has replied
to part (b) of the question that out of the 8 suspended officers, seven 
were re-instated. My point is whether 8 officers were suspended under 
some erroneous impression or the re-instatejnent of seven out of the 
eight suspended, has been brought about by mistake ?

Chief Minister : Sir, if you refer to the main question, you will
see that in part (b) the information sought is with regard to the 
number of officers suspended and re-instated and that information I 
have supplied. As regards the supplementary question, it does not aiise. 
However, if the hon. Member gives notice, information will be collected.

ShrHntti Sita Devi : Will the hon. Chief Minister kindly state
whether an enquiry in the case of suspended officers is held depart- 
xnentally or some special committee has been set up to hold the enquiry 
in such cases ?

r-J r ^  .

Chief Minister: That is a hypothetical question. But if the hon.
Lady Member cites some concrete case, necessary information will be 
collected.

Shri Prabodh Chandra : On a point of order, Sir. Is it for the
hon. Leader of the House to say that a particular question is 
hypothetical or for the Chair to decide that ?

Mr. Speaker : Take it as his reply. {Laughter)

Sadar Sajjan Singh ; May I know whether any action has been 
taken against those persons who had made false reports against the 
officers who have been re-instated ?

Chief Minister : If the hon. Member gives notice for this, I will
collect the necessary information.

Shri Ram Sharma : May I know whether these 7 officers who
have been re-instated, were found to be quite innocent after a proper 
inquiry ?

Chief Minister : The question, was with regard to the number of
officers suspended and re-instated and not about the information 
now being sought by the hon. Member. I, therefore, require notice ' 
if the hon. Member wants this particular information.
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Shri Prabodh Chandra: Will the hon. Chief Minister kindly
state whether an officer is suspended merely on the report of a certain 
person or whether after a prima facie case has been established that his 
suspension is ordered ? »

Chief Minister : There are certain rules on the point and I refer
the hon. Member to those rules

OFFICERS GETTING MORE THAN RS. 1000/-P.M. IN THE STATE.

*2762. Shri Prabodh Chandra : Will the hon. Chief Minister be
pleased to state:-

(a) the names and designations of officers who are getting 
more than one thousand rupees per month in the State;

(b) the pay of each of these olficers on the 15th August, 1947?

The hon. Dr. Gopi Chand Bhargava :

(a)&(b) The hon. Member may kindly refer to the Punjab Civil 
Lists 1948 and 1950.

Shri Prabodh Chandra : The Chief Minister has replied that I
should refer to the Civil List but the fact is that most of the things 
which this Government is doing are against the essence of the Civil List 
and the spirit of the Government Service Rules ?

Chief Minister : Sir, the question runs like this-

the names and designations of officers who are getting more than one 
thousand rupees per month in the State;

and my reply is that the hon. Member can get this information from 
the Civil List. Where is the question of going against the rules ?

Mr. Speaker : When was the latest Civil List published ?

Chief Minister : In 1950.

Mr. Speaker: Questions asking for information which is
available in documents published by the Government are not admitted. 
I admitted this question as I was Under the impression that the Civil 
List was published in 1948 or 1949.
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Shri Prabodh Chandra : Many posts have been created by the
Government just to oblige their friends and their names and designations 
are not mentioned in the Civil List. I also wanted to know "the pay 
of each of these officers on the 15th August, 1947°.

Mr. Speaker : The hon. Member can refer to the Civil List for
1947 and that for 1950 and compare the figures.

CANCELLATION OF ARMS LICENCES IN DISTRICT HISSAR.

*2826. Sardar Bachan Singh : Will the hon. Chief Minister
be pleased to state :—

(a) whether the arms licences of certain persons were 
cancelled by the District Magistrate, Hissar vide his order, 
dated 19-7-1950 ; if so, their list together with their full 
home addresses ;

(b) the reasons for cancelling these licences ;

(c) whether they were given any chance by the District 
Magistrate to put up their defence before the cancellation 
of their licences ; if not, the reasons therefor ?

The hon. Dr. Gopi Chand Bhargava :

(a) Yes. The licences of three persons were cancelled by 
the District Magistrate, Hissar by his order dated the 
19th July, 1950.

(b) These licensees were taking active part in instigating 
tenants to resist ejectments, to take forcible possession 
of lands and to stage satyagrah with the display of their 
firearms. This had cheated a very unhealthy effect in 
the public and amounted to interference in the district 
administration.

(c) No. It was unnecessary, as the District Magistrate was 
satisfied about their undesirable activities in c nnection 
with the tenants’ agitation. It might be added that the 
law does not make it necessary that a licensee must be 
heard before his licence is cancelled or suspended.
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Sardar Bachan Singh : The hon.- Chief Minister has stated
that the licensees wer£ taking active part in instigating tenants. May 
I know if the licence of Chaudhri Devi Lai brother of Chaudhri 
Sahib Ram, an hon. Member of this House has also been suspended 
for taking pait in such activities ?

Chief Minister : I have already stated that the licensees were
taking active part in instigating the tenants. If the person as 
referred to by the hon. Member has also taken part in that 
agitation, then action must have been taken against him also.

SALARY ETC. OF HONOURABLE MINISTERS IN THE STATE.
*2827. Sardar Bachan Singh : Will the hon. Chief Minister be

pleased to state :—
/

(a) (i) the total amount received up till 31-1-51 by each of the 
hon. Ministers appointed from time to time during 
the period 15-8-47 to 31-1-51 as salary ;

(ii) the total amount, if any, received by each of them as 
Compensatory Allowance (Simla Hill Allowance) up till • 
31-1-51 ; .

(b) the total amount received by each of the hon. 
Ministers referred to in part (a) above for the period 
noted therein as conveyance allowance ;

(c) the period of tenure of office of each of honourable 
Ministers appointed from time to time up till 31-1-51 ?

The hon. Dr. Gopi Chand Bhargava :

(a), (b) and (c). A statement is laid on the table. +

Sardar Sajjan Singh : May I know why the hon. Ministers draw
th£ road travelling allowance in addition to the conveyance allowance 
of which this House has already given its approval ?

Mr. Speaker : They draw these allowances according to set rules
/ and regulations.

' +
+Kept in the Library
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Sardair Sajjan Singh : In view of the fajt that the hon. Ministers
already draw a fairly good amount of Conveyance allowance, may I 
know why they are drawing the road travelling allowance ?

Mr. Speaker : You have given your approval to the grant of
these allowances.

Sardar Sajjan Singh : No, Sir, we have not given any approval
so far as the grant of road travelling allowance is concerned.

QUESTIONS Nos. 2828, 2829, AND 2830 ^STARRED).

Mr. Speaker ; Questions Nos. 2828, 2829 and 2830 are post
poned.

•*. . i , rShri Prahodh Chandra : On a point of order, Sir. How is it that
those questions which affect the prestige of the Government or do not 
suit them are always postponed?

Mr. Speaker : Supposing a question is not postponed and the
hon. Minister gives a reply ‘ that the answer is not yet ready’ then in 
that Gase that question will not be printed again on the order paper. 
On the other hand, if a question is postponed, it again comes up. So 
that it is always better that instead of giving an interim reply, the 
Government sends an intimation to my office for the postponement of 
a question or questions. The replies to those questions are given 
afterwards.

Chaudhri Sura] Mai : How is it that questions which are embarrass
ing to the Government are not replied to and are postponed?

Mr. Speaker : To me it appears that every question must be
embarrassing to the Government.

Shri Prabodh Chandra: I gave notice of a question in 1948
but it was not replied for want of time, f again put that question in 
1949 but got the same reply that its answer was not ready.

Mr. Speaker ; I notice that hon. Members generally send in 
questions when the Assembly Session is about to commence. This 
time only five Members sent in notices of questions and out of those 
questions about 75% were from only one hon. Member, Sadar Sajjan 
Singh. If notices of questions are sent in earlier, the Government will 
be in a better position to get ready their replies in time, I would
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therefore request the hon. Members to send in their questions well in 
advance to enable the Government to get the required information in 
time.

Shri Praboda Chandra : I gave notice of a question in 1948 and
the reply was that its answer was not ready and the required informa
tion was being collected. But the same thing was repeated in 1949.

Mr. Speaker : Which was that question? If the hon. Member
sends me its particulars, I shall make the necessary enquiries.

GRANTS TO HARIJAN AND MAZHBIS SIKHS FOR REPAIRS
OF THEIR HOUSES.

*2849. Dr. Sant Ram Seth : Will the hon. Minister for Educa..
tion be pleased to state :—

(a) the total amount sanctioned by the Government in the
shape of grants for the poor Harij .ns and Mazhbi Sikhs 
for the repairs of their houses damaged by recent floods in 
the State ;

(b) the amount already disbursed by the district authorities 
in the Amritsar district; if there has been no disbursement 
the reasons therefor?

The hon. Sardar Marotam Singh :

(a) No distinction between Harij ans, Mazhbi Sikhs and
other classes was made in sanctioning grants for the 
repairs of'houses damaged by floods.

v

(b) Does not arise.

Shri Prabodh Chandra : May I know if the Government, have
received*any complaints from the Mazhabi Sikhs and Harijans to the 
effect that while disbursing these funds they were not given any share 
at all?

Chief Minister : I am responsible for the disbursement of the
grants and loans in the flood affected areas. I have not received any 
complaints so far from any person and in spite of that I have instruct
ed the Deputy Commissioners to see that grants are given to deserving 
persons only. • ' .
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Shri Prabodh Chandra : Are 3/0u quite sure. (laughter)

Mr. Speaker : Next question, please.

ABDUCTION OP HARIJAN WOMEN AND GIRLS IN THE STATE.

*2943. Chaudhri Sundar Singhs Will the hoh. Chief Minister be 
pleased to state the total number of the first information reports 
lodged with the Police in the State about the abduction of Harijan 
women and girls since the partition ?

The hon. Dr. Gopi Chand Rhargava: 132.

Shri Prabodh Chandra : May I know what has the Government
done for these 132 Harijan women ?

Chief Minister : The hon. Member wanted the number of .the
first information reports lodged with the police about the 
abduction of Harijan women and I have given the number.

Shri Prabodh Chandra : My supplementary question arises out
of the main question and I have every right to ask for the required 
information.

Mr. Speaker : It is for the Government to supply the required
information. I cannot compel them to supply it according to the 
wishes of the hon. Member I have no power to do so.

Chief Minister : How can I presume or anticipate any informa
tion required by the hon. Member? If he wants details he can give 
notice of a fresh question and I shall collect those details for him.

Mehta Ranblr Singh : When a supplementary question arises
out of the reply to the main question is it not obligatory on the part 
of the Government to supply that information ?

#
Mr. Speaker : I quite understand that but I cannot compel

the Government to reply to a particulai question if they do not want 
to reply to it The hon. Members, of course, have ^ot the power. 
A way is open to them.

Shri Prabodh Chandra : You can read in between the lines to
know whether the Government is deliberately not giving a reply or 
whether the required information is not ready.
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Mr. Speaker It is not for ine to read in between the lines. I 
have to follow the rules and regulations.

Shri Ram Sharrna : May i know whether the Government
- took some special steps to stop these crimes in view of the increase

in the number of cases ?

1 Chief Minister : I sometime back issued a Press communique on
this subject in which I made the position clear. I propose to make a 
statement in this behalf a copy of which will he sent to the hon. 
Members.

Shri Ram Sharma : I wanted to know what special steps have
been taken by the Government to check this social crime ?

Chief Minister: I am of the view that ‘ biradris * and
panchayats can contribute much in the reduction of such crimes. So 
far as legal measures are concerned they are of course adopted. When * 
it was intended to make such crimes cognizable there was great 
agitation because it was cosidered that there would be majority of 
girls who will not be restored if the police interfered. By the 
interference of Police a girl of 17 years could easily say that she had 
come of her own accord and could thus escape from the michief of law.
In these circumstances their restoration would become all the more 

* difficult. It is, therefore, necessaiy to exert moral influence to check ^
these crimes.

{
Shrimati Sita Devi : The hon. Chief Minister has stated that 132

girls were abducted, may I know how many have been recovered out of
them ?

Chief Minister : I have already supplied this information

Shrimati Sita Devi: As the number of cases must have increased
“ gradually, may I know what strong action did the Government take

to check the growth of such crimes ?

Chief Minister : We have taken all the necessery steps in this
direction.

Shrimati Sita Devi : I want to know whether the steps that
were taken by the Government were strong enough to ensure reduction 
in such crimes ? . :

x



Chief Minister : The Government took what ever strong action
it could take but I am sorry to say that I did not get the co-operation 
of the Members of this House.

Shri Pradodh Chandra : On a point of order, Sir. The hon.
Leader of the House has made an insinuation against certain Membeis 
of this House by saying that they did not cooperate with him,

Mr. Speaker : This is not a point of order.

Shri Prabodh Chandra : May X know the names of those hon.
Members who did not cooperate with him ?

’*■: Shrimati Sita Devi The hon. Chief Minister has stated that
such 'crimes could not be checked as the hon; Members of thi s House 
did not cooperate. May I know /hat sort of cooperation he required 
and who were those Members who did not cooperate with him in this 
task ?
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Chief Minister : I require notice to answer this question.

Shrimati Sita D ev i: May I know how the hon. Chief Minister can
say that the hon. Members did not cooperate with him ?

Mr. Speaker: It is-not a cross-examination.

NOMINATION OF HARIJANS TO THE P. C. S. ETC.
IN THE STATE.

*2945. Chaudhri Sundar Singh : Will the hon. Chief Minister
be pleased to state the number of persons belonging to the scheduled 
castes nominated to the P. C. S;. since the partition, an-;1 the number 

working as gazetted officers in the State ?

The hon. Dr. Gopi Chand Bhargava : Threo members of
Scheduled Castes have so far been nominated to the P. C. S 
’'Executive and Judicial Branches) after Partition. 'Tne number of 
Harijan Gazetted officers in the State is 6.

Shri Prabodh Chandra ; May 1 know how many P. C. S. Oflicers 
wore nominate d ?



Starred Questions and Answers (8) 13

Chief Minister : I cannot say.

Shri Prabo_h Chandra : The hon. Chief Minister has stated that
3 Harijans weie nominated as P. C- S. officers; may I know whether the 
ratio of appointment of these officers is in accordance with the rapid ed 
percentage fixed-for Harijans ?

Chief Minister : Y es.

GRANT OF FIRE ARMS LICENCES TO HARIJANS.

*2948. Chaudhri Sundar Singh : Will the lion. Chief Minister be
pleased to state : —

(a) the total number of fire arms licences granted to Harijans 
living within the jurisdiction of Police Station Pathankot 
since partition ;

(b) the total number of licences of pistols and guns issued in 
the district of Gurdaspur duiing the period referred to in 
part fa) above ;

(e) the total number of such licences issued to the members of 
the scheduled cast's in the above mentioned district ?

The hon. Dr. Gopi Chand Bhargava :

(a) 13.

(b) It is not in the public interest to disclose the number of 
licence holders in a border district.

(c) 23.
' POLICE OFFICERS IN THE STATE.

*29f;2. Chaudhri Sunda  ̂ Singh : Will the hon. Chief Minister
be pleased to state the number of Superintendents, Deputy Superinten
dents, Sub-Inspectors and Assistant Sub-Inspectors of Police in the 
State at present ?

The hon Dr. Gopi Chand Bhargava :

Superintendents.

Permanent.

30

Temporary.

3

T otal. 

33
Depu y Superintendents. 35 22 57
Sub-Inspectors. 674 56 730
Assistant Sub Inspectors. 699 184 883

\

l
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HARIJANS AND SERVICES.

*2958. Chaudhri Sundar Singh : Will the hon. Chief Minister
be pleased to state : —

(a) whether he is aware of the fact that the answer to my 
starred question No. 2553, the notice of which was given 
in the Autumn Session of the Legislative Assembly in the 
month of October, 1950 was received in the month of 
February, 1951 ; if so, the reasons for the delay ;

(b) the st£ps Government intends to take to make up the 
deficiency of Harijans in the various Departments of the 
State Government at Simla ?

The hon. Dr. Gopi Chand Bhargava :

(a) Yes. The desired information had to be obtained from 
all the Departments and offices in the Punjab.

(b) Orders have since been issued to all the Departments that 
pending the determination of the exact percentage of 
Scheduled Caste population in the Punjab, 15 percent 
vacancies in all services be earmarked for Scheduled 
Caste candidates, provided suitable candidates for such 
appointments are available.

Shri Prabodh Chandra : The hon. Chief Minister has stated that
a ratio of 15o/o has been fixed for Harijans but at the same time he 
has stated that these vacancies will be thrown open to Harijans 
provided suitable persons are available. Is it obligatory or discretionary 
for the Governor nt to adhere to this percentage? If persons with 
requisite qualifications are not available, cannot the persons with less 
qualifications be recruited ?

Chief Minister Minimum qualification has been fixed.

Shri Prabodh Chandra : What is the present percentage of
Harijans in Government services and what steps the Government 
proposes to take to make up the deficiency if any ?

Chief Minister : The i equired . percentage is strictly adhered to
so far as new appomtments are concerned but I can’t say when 
would the deficiency be made up with regard to old appointments.
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GRANT OF ARM LICENCES IN JULLUNDUR DIVISION.

*2982. Master Gurbanta Singh : Will the hon. Chief Minister
be pleased to state : —

(a) the number of licences for fire-arms granted to the public 
in Jullundur, Hoshiarpur, Ferozepur, Amritsar and 
Gurdaspur districts separately since partition ;

(b) out of the number mentioned in part (a) above the number 
of licences granted to Harijans in each district ;

(c) the number of applications for the grant of licences for
fire-arms from Harijans turned down by the Licencing 
Authorities in each district ? *

The hon. Dr. Gopi Chand Bhargava :
(a) It is not in public interest to supply the information.

(b) Jullundur. 9

Hoshiarpur. 17

Ferozepore. 4

Amritsar. 2

Gurdaspur. 23

(c) Jullundur. 1

Hoshiarpur. 7

Ferozepur. nil.

Amritsar. nil.

Gurdaspur. 3

Shri Ram Sharma : May I know why the number of licences
issued to the Harijans is a small percentage of the total number of 
licences granted to the public ?

Chief Minister : The hon. Member should know that no percen
tage has been fixed for various communities in this matter.

Shri Ram Sharma : I have not asked this. What I want to
know is if there is any special reason for the Harijans getting a small 
fraction of the total number of licences granted to the public?



(8) 16 . Punjab LegisLtive Assembly [13th March, 1951

' Chief Minister : I haven’t indicated total number of licences
issued. I have only given the number of licences issued to the members 
of the scheduled castes. So long as the total number is not before us. 
how is it possible to calculate the percentage of the licences issued 
to them ?

Master Gurbanta Singh : Is the hon. Chief Minister aware that 
quite a number of applications of Harijans for grant of licences are 
pending in District; Jullundur ? •

Chief Minister ; If the hon. Member gives notice I will* enquire 
into it.. v ,,. : .

Master Gurbainta Singh : May I know when licences shall be !
issued to those applicants?

Chief Minister : Instructions have been issued in this connection.

Chaiidhri Sundar Singh : In view of the fact that the number of
licences issued to the Harijans is very small and also because then 
lives and property are often in danger, may I know if the Government 
can see its way to issuing more licences to them?

Chief Minister : No communal representation has been fixed in
the matter of grant of arms licences but if the Government thinks 
that any Harijans need arms for protecting their lives, naturally it 
will grant them licences.

Pandit Faqir Chand : Has the Government is ued instrucGons
to the District Magistrates to grant licences only to the wealthy 
people ?

Chief Minister : No, there is no truth in it.

Chaiidhri Suraj Mai : Has the Government fixed any monthly
or quarterly quota for each district?

Chief Minister : So far, the District Magistrates have been
allowed to »ssue new licences up to two per cent of the existing 
licences.

Chaudhri Kartar Singh : Have any instructions been issued to
observe any communal or sectional proportion in the matter of grant 
of arms licences?

Chief Minister : No.
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Chaudhri Kartar Singh : Is it a fact that the Sachar Govern
ment had issued instructions to the District Magistrates not to grant 
arms licences to the Zamindars living in rural areas ?

Chief Minister : No such instructions are in force at present.

Chaudhri Kartar Singh : Is it not a fact that such instructions
were issued before the formation of the present Ministry and have 
not been withdrawn so far ?

Chief Minister : As I was also a member of that Ministry, I am
bound by an oath of secrecy not to say anything about this matter.

DEPARTMENTAL ENQUIRY AGAINST MUNICIPAL ACCOUNTANT.

*2386. Shri Ram Sharma: Will the hon. Minister for Public 
Works be pleased to state : —~~

(a) whether it is a fact that a demi-official letter directing that 
the departmental enquiry against Shri Ram Niwas, 
Accountant, Municipal Committee, Rewari be held by the 
Deputy Commissioner himself and not by the Officer 
incharge, Local Bodies, Gurgaon, was sent to the Deputy 
Commissioner, Gurgaon, during the month of December 
1949 ;

(b) whether the directions in the demi-official letter referred to in 
part (a) above were complied with by the Deputy Commi
ssioner ; if not, the action taken by the Government in the 
matter ?

The hon. Captain Ran jit Singh :

(a) The letter referred to was of a confidential nature and it is
therefore regretted that information about its contents 
cannot be disclosed.

(b) 1 Does not arise.
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ELECTRICAL CONTRACTORS.

*2646. Shri Virendra: Will the hon. Minister for Public Works
be pleased to sta*e :—

(a) whether orders have been issued by the Electricity Depart
ment that the Electrical Contractors should maintain 
Earth Testing Magger Instruments ;

(b) whether these Electrical Contractors have made a represen
tation to the Government against this order ;

(c) the action, if any, taken by the Government on this 
representation ?

The hon Captian Ranjit Singh :

(a) Yes.

(b) Yes

~ (c) In view of the difficulty expressed by Refugee Contractors
in the procurement of Earth "Testing Maggers, Gov rn- 
ment have been granting extension of time No Electrical 
Contractor is precluded from the grant of Licence if he 

; ‘ • T produces documentary evidence of his having placed an 
order for the purchase of the instrument.

Shri Virendra : Is the Government prepared to give any
latitude to the contractors in view of the fact that the instruments in 
question are not available or are available at very high prices ?

Minister : No

Shri Virendra : Then, is the Government prepared to undertake
to supply the instruments to them ?

Minister : We are prepared to help them in the matter.

Shri Virendra : How and in what manner ?

u ' Minister : In the matter of procurement of instruments.

Shri Virendra : Does the Government undertake to supply these
instruments to them, in case they are not available from anywhere? 

i. . • ■ .
Minister : If they are not available more time will be allowed

to them.
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Shri Prabodh Chandra : Doesn’t the Government realise that it
is not within the means of an average Electrical Contractor to provide 
this instrument which costs a few thousand rupees ?

Minister : I doubt if they are not in a position to purchase it,
though some of them don’t want to do so.

Shri Prabodh Chandra : Has the hon. Minister more knowledge
of the financial position of the contractors than the contractors 
themselves ? Has he consulted some astrologer ?.

PANCHAYAT ELECTION OF VILLAGE RATTA GUDDA, 
DISTRICT AMRITSAR

*2834. Sardar Bachan Singh : Will the hon. Minister for Public
Works be pleased to state :—

✓
(a) whether the election to the village Panchayat of Ratta 

Gudda, Tehsil Patti, district Amritsar was held during 
1949 ; if so, the date thereof ;

(b) (i) whether he is aware of the fact that the candidate 
who secured the largest number of votes was not 
confirmed as member by the Deputy Commissioner, 
Amritsar ; if so, the reasons therefor ;

(ii) whether the candidate i eferred to in part (b) (i) above 
was given a chance#to put up his defence by the Deputy 
Commissioner before rejecting his membership ; if not, , 
the reasons therefor ;

(iii) the nature of the allegations levelled against him ;

(iv) whether his name was ever entered in the bundles of 
‘A’ , ‘B ’ and *C’ (bad characters’ list) by the police ; if 
so, the date of entry and the removal of the same ;

(v) whether he was ever arrested or convicted for any 
offence ; if so, when and what punishment was awarded 
to him ;
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{Sardar Rachan Singh]
(vi) whether he was suspected in any theft case ; if so, when 

this case was registered ;

(c) (i) whether 70 voters of the village submitted a represen
tation to the Deputy Commissioner, Amritsar in this 
connection which was endorsed by S. Sajjan Singh, 
M L. A. vide his letter No 1001 dated the 26th May 1949;

(ii) whether in this representation the correctness of the 
police report and the decision was challenged ;

, (iii) whether the Deputy Commissioner, Amritsar ordered 
the enquiry into the matter ; if so, the result thereof ;

(iv) whether as a result of this enquiry the first report of 
the police was found incorrect; if so, the action taken 
by the Government in the matter ;

(d) (i) whether the candidate referred to above was confirmed 
after the enquiry referred to in part (c) (iv) above if not, 
the reasons therefor ;

(ii) whether the Government,l proposes to set aside the 
order of the Deputy Commissioner and confirmed his 
membership ; if not, the reasons therefor ?

The hon. Captain Ran jit Singh

(a) Yes, on 28.4 1949.
(b) (i) Yes, the Deputy Commissioner, Amritsar refused to 

confirm the election of the candidate who secured the 
highest number of votes under section 6 (3) of the 
Punjab Village Panchayht Act 1939 because he was 
considered undesirable.

(ii) No. This is not necessary under the said Act and the 
rules made thereunder.

(iii) Station House Officer Patti reported that this candidate 
was suspected in case F. I. R. 10, dated 29th March 
1935 under section 379 I. P. C., Police Station 
Sadar Jullundur, that he was a man of ill repute, that 
he mixed with bad characters and was most undesirable.

(iv) No.
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(v) No.

fvi) Yes. He was suspected in case F. I. R. 10, dated 29th 
March 1935 under section 379 I. P. C.

(c) (i) Yes.

(ii) No. In this representation it was alleged that Station 
House Officer, Patti had reported on the instigation of 
some body that the name of this candidate was entered 
in register No. 10 of the police but this was wtong as 
Station House Officer, Patti had never made this 
report.

(iii) Yes... ^fter holding enquiry Deputy, Commissioner found 
that he was right in refusing to confirm the election 
under section 6 (3) ibid.

(iv) No. Does not arise.

(d) (i) No. He was not considered desirable even after the
enquiry referred to above. .

(ii) No Under the existing Panchayat Act Government have 
no power to set aside the order of Deput}/ Commissioner 
under section 6 of the Act.

Sardar Sajjan Singh : When his name does net appear in the
bundles 'A, B and C* and there has been nothing against him ever since 
1937 when he was under suspicion, what is the reason of his holding him 
undesirable now ?

Minuter : It has already been mentioned in the reply th t the
station house officer, Police Station, Jullundur had reported that he had 
an ill repute and mixed with undesirable people.

Sardar Sajjan Singh : When the local Sub-Inspector of Patti in
District Amrit-sa' h .s h id nothing' to say against him why was the 
report of a Sub-Inspector of Jullundur relied upon ?

Minister: A bid character may be reported upon by any
Sub-Inspector in the State in whos * jurisdiction he has committed a 
misdeed.

> ’ •• ;j •
Sardar Sajjan Singh : The report of the Sub-Inspector Jullundu^

Police Station was submitted in 1937 but it is not to be found in the
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records of the Police Station Patti nor is there anything else against 
this man in these records. Then what were the "circumstances under 
which he was held an undesirable ?

Minister : It only means that he did not commit any mischief in
the jurisdiction of the Police Station Patti.

Sardar Sajjan Singh : When I say that his name does not appear
in bundles 'A, B and C* and he has never been arr-sted or convicted of 
any offence ever since 1937 when the Sub-Inspector from Jullundur 
reported against him, why has he been held an undesirable ?

\

Minister : Well, I can only thank the hon. Member for the
information he has given me.

Sardar Sajjan Sinih : Should I take it that a person who was
reported against in the year 1937 cannot seek election to the Parlia
ment or a Legislative Assembly under the new Constitution ?

Chief Minister : 1t is a matter of opinion.

Pandit Faqir Chand : Cannot the Government set the order of
the Deputy Commissioner aside as after all the order of the Deputy 
Commissioner is not the last word ?

Minister : In such matters the order of the Deputy Commissione ,
is the last word and cannot be set aside.

Shri Ram Sharma : Has the Government issued some instructions
by virtue of which the candidates for Panchayat elections are to be held 
undesirables if they have been reported against by the Police ?

Minister : The hon. Member is referred to the relevant rules on
the subject.

Shri Ram Sharma : Is it the policy of the Government that ail
those who were reported against by the Police twenty or thirty y.ars 
ago should be held as undesirables for purposes of Panchayat elections ?

Chief Minister : No.

Mehta Ranbir Singh : What was the basis of the report made by
the Sub-Inspector of Police Station Jullundur ?

Minister : If the hon. Member wants any more details .he should
give a regular notice.
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Mehta Ranbir Singh : l wish to know whether the report was
based on any documentary proof ?

Minister : I am sorry I can’t carry the documentary proofs
in my pocket.

Shri Ram Sharma : Was the District Magistrate, Amritsar justified 
in holding this person as undesirable and did he act in accordance 
with the Government instructions ?

Chief Minister : So far as the Deputy Commissioner is concerned,
he acted rightly. But if an hon. Member gives some information, 
further action can be taken on it after due verification.

Shri Prabodh Chandra : Does bad character also stand in the
way of a person seeking election or nomination to a District Board ?

Minister : The membership of District' Boards has nothing to do
with the question under consideration.

Sardar Bachan Singh : Was the Deputy Comm;sdoner in order
/

when he held a person as an undesirable who had never been suspected 
ever since 1937 ?

Chief Minister : Everything has been done according to rules.

TACO AVI LOANS AND REMISSION TO ZAMINDARS IN THE STATE.

*38S0. Dr. Sant Ram Seth : Will the hon, Minister for Revenue
be pleased to state:-

(a) the total amount of money given to Zamindars as taccavi 
loans district wis  ̂ after the recent floods in the State;

(b) flie total remission granted district wise to Zamindai^ for 
the failure of present winter crops ?
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Parliamentary Secretary (Thakur Beli Ram) :

• Rs.

Hoshiarpur 1,62,120

Jullundur 11,52,908

Ludhiana 5,35,238

Ferozepore 20,78,509

Amritsar 20,25,505

Gurdaspur 17,02,506

TOTAL 90,08,220

f
| These amounts also 
| include taccavi 
| loans given by the 

Rural Rehabilitation 
Department, except 
that of Ludhiana 
district,

V .

(b) The matter is receiving attention and data is being 
collected for the purpose oy the De  ̂uty Commissioners 
concerned and remissions will be given in deserving cases.

ALLEGATIONS AGAINST THE DIRECTOR OF INDUSTRIES. 
*2385. Shri Ram Sharma : Will the hon. Minister for 

Rehabilitation be pleased to state:-

(a) whether it is a fact that it was alleged that an officer of
the Industries Department wrote to the Prime Minister of
India charging the Director of Industries with grave acts*
of corruption;

(b) if so, were these charges enquired into, and will the 
Government place a copy of that letter on the table of

, the House ?

The hon. Sardar Ishar Singh Mujhail :

(a) The allegetions were made in an unsigned letter.

fb) First Part : Government do not act on vague and
unsigned allegations. ^

 ̂ Second Part : No. It is not in public interest to do so.
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Shri Prabodh Chandra The hon. Minister has said that the 
Government takes no notice of unsigned letters but was not this very 
fact the reason for dismissing this man from service ?

Chief Minister : This question was replied to two or three days
ago.

Shri Prabodh Chandra : Was this officer removed from  service
on the basis of that unsigned letter ?

Chief Minister : I have already replied that question.

Shri Ram Sharm* : Is the Director of Industries against whom
this complaint was made still in possession of that office or he has 
been transferred to some other department ?

Minister : He ha s been transferred to his parent office.

Shri Ram Sharma : Has he been transferred on the basis of that
letter ?

Minister : No; the letter has nothing to do with this matter.

INCOME FROM MUSLIM EVACUEE PROPERTY IN THE STATE.

*2647. Shri Virendra : Will the hon. Minister for Rehabilitation
be pleased to state:-

(a) the annual income which the Government derives from  
the Muslim Evacuee Property in the State ?

• {b) the total amount realized from the Muslim Evacuee
Property during the period between 15th August, 1947 and 
31st December, 1950; *

(c) the manner in which Government propose to utilize this 
income ?

The hon. Sardar Ishar Singh M u jh a il:

This question has already been replied to vide reply to starred 
Question No. 2164 t  asked by the hon. Member in the last Session.

t Vide page, of Annexure to vol. II of P.L.A. Debates



Punjab Legislative Assembly [13th March, 1951(8) 26

Shrl Virendra : Has there been no increase in the income from
this property since the last session ?
'■* •

Minister : I have nothing to add to the reply given by me.

Shri Virendra : The hon.- Minister has stated that he replied
this question during the last session of the Assembly. May I know if 
there is no information with respect to the intervening period which 
the Government like to furnish?

Minister : As this question affects Pakistan Government also,
I do not, propose to answer it.

Shri Virendra: If that is the case, why was this question ans
wered during the last session?

Minister: In the reply given in the last, session, it was stated
that the Government did not propose to answer it.

Shri Virendra : On a previous occasion, the Government supplied
certain figures with respect to this question. How can it be said now 
that it affects Pakistan Government and therefore the Government can 
not give the information.

Chief Minister : This question does affect another Government
but as the hon. Member insisted on its being replied, the Government 
had to supply the figures. These figures are compiled after a certain 
period. Nothing can therefore be added to the reply alread y given.

Shri Ram Sharma: Mr. Speaker if an hon. Minister gives
incorrect reply, can’t you help us in that matter?

Mr. Speaker : I can-not suggest a remedy in that case.

Shri Virendra : If the Government answers this question, what
effect will it have on the Governments of India and Pakistan?

Chief Minister; It is not in public interest to discuss this 
question in the House.
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CENTRES FOR THE UTILIZATION OF CARCASSES OF ANIMALS.

*2980. Master Gurbanta Singh : Will the hon. MinisterTor
Rehabilitation be pleased to state:—

%

(a) the number of Centres opened by the Government under 
the scheme for the utilization of the carcasses of dead 
animals in the State ;

(b) the number of workers employed at those centres;
(c) the monthly expenditure incurred on those centres;
(d) the monthly income accruing from those centres;
(e) the reasons for not giving allowances to the rworkers

employed at those centres along with their pay ;

(f) the manner in which hides collected at those centres are
disposed of ?

The hon. Sardar Ishar Singh Mujhail.

(a) Eight.

(b) Twenty-seven.

(c) Rs. 1875/- *

(d) Rs. 604/-
(e) Allowances to the technical staff are not paid since their

pays were fixed kee ing in view all the allowances.
(f) Hides are sold to Government Tanning "Instituteand Sports

Goods Work Centre, Jullundur.

Shri Ram Sharma: Have these eight centres referred to in
hon. Minister’s reply* been opened only in Rohtak district or these 
have been opened at other places too?

m
Minister : These have been opened at places other than Rohtak

also?

Shri Ram Sharma : What is the number of such centres in
Rohtak and how many of these have been opened at other places ?

Minister : I require notice for giving the number of centres
opened at different places but I might add for the information of the 
hon. Member that these have been opened in Jullundur district too.

Shri Ram Sharma : Are these centres doing some useful work?
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Minister : Some of these are working satisfactorily while others
are not.

i
Shri Ram Sharma : How many of these are working satisfac

torily?

Minister: If the hon. Member is in possession of this infor
mation, what is the use of his asking for it ?

QUESTIONS Nos. 2981., 2983, 2911, AND 2912.

Mr Speaker: Questions Nos. 2981, 2983, 291 i and 2912 have
been postponed/ -

Shrimati Sita Devi: On a point of information, sir. Will these
postponed questions be answered before the close of the session ?

Chief Minister : When we request the hon. Speaker to postpone
a certain question, we inform him that reply to that question is likely 
to be ready by such date on or after which he might put it on the list 
of business.

Shri Ram Sharma : Why has no question of Dr. Sant Ram Seth
been postponed ?

Chief Minister: I have greater regard for my hon. Friend as he
is a Brahman than for Dr. Sahib.

ABSORPTION OF DISPLACED PRIVATE SCHOOLr TEACHERS
IN THE STATE.

(
*2913. Shrimati Sita Devi ; Will the hon. Minister for Educa

tion be pleased to state

(a) the steps, if any taken by the Government to absorb the 
. displaced private school teachers in the State ;

(b) whether these teachers are getting the same scales of pay 
here as they were getting in pre-partilioned Punjab ?
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The hon. Sardar Narotam Singh :

(a) Government issued the following instructions in logard to 
the absorption of displaced teachers :—

(i) All untrained teachers, except such as have more than
10 years’ service should not be allowed to continue in 
any hind of school

(ii) Additional staff should be employed from among 
displaced teachers to cope with the increased enrolment 
in schools.

(iii) * Double shift ’ system should be introduced where there
is paucity of accommodation, and the” additional staff 
required should be recruited from among uprooted;
teachers.

(iv) Re-employment or extension in service to non-refugee
teachers should be stopped*

(b) Government issued instructions in the case of local body
teachers to the effect that they should gee the same scales 
of pay as they were getting in pre-partitioned Punjab. 
This however was not possible in the case of privately , 
managed schools, as Government had no control in this 
regard over the schools.

Shrlmati Sita Devi : In which schools and in which towns has '

this system of double shifts been adopted ?

Minister: I require notice of that question.

Shri Virendra : What is the number of displaced teachers from
West Punjab, whom the Government has not been able to absorb in 
service so far ?

Minister: There might be some.such teachers, but I shall be
able to give detailed information on receipt of notice for that question.

Shrimati Sita Devi : Has the Government received no re
presentation from those displaced teachers who have not been absorbed 
anywhere, so far ?

Minister : The Government tries its best to absorb all of them,
but if there is no vacancy for some of them the Government is helpless.

0
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/  Shrimati Sita Devi : Is it not a fact that while some displaced
teachers are jobless, some teachers have been employed from among 
local persons ?

Minister : As I have already stated, the Government has issued
certain instructions on the subject which are being followed.

Shrimati Sita Devi : Are those instructions being faithfully
ollowed ?

Minister : The Government has issued instructions to the effect that 
where displaced teachers are available, others should not be employed.

Shri Ram Sharma : May I know the exact language of the in
structions issued by the Government ?

Minister : I have already read out those instructions.

Shri Ram Sharma: Am I to understand that what the hon.
Minister stated in the course of his reply was the reproduction of the 
instructions issued by the Government ?

Chief Minister: In this connection, I wish to submit that there
are three kinds of displaced teachers. Firstly, there are those who were 
in Government service, secondly there are those who were in the 
employ of local Board schools and thirdly those who weie employees 
of private schools. So far as the employees of Government schools are 
concerned, all ol them have been absorbed in service. As regards 
Local Bo ird teachers, the local bodies have been asked to replace
their untrained teachers with less than ten years service by trained 
displaced teachers. Most of the local Boards have acted on this
advice. In some cases it was reported that the posts were offerred 
to trained displaced teachers but as they did not accept those, these 
were still lying vacant. In such cases permission was granted for ihe 
employment o f local persons. In the case of private schools, the 
Government exerted as much pressure for the absorption of displaced 
teachers, as it possibly could It is, however, beyond the power of the 
Government to make actual appointments in their case. The Govern
ment of India also constituted a society which prepared the lists of 
displaced teachers. We passed a law that for two years the Municipal 
Boards and District Boards could employ only displaced persons, but 
if in spite o f these efforts some displaced persons have not been absorb
ed in service for want of vacancies, Government can-not be blamed 
for it.
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PRESENTATION OF THE BUDGET FOR THE YEAR 1951-52.

Chief Minister iThe hon. Dr. Gopi Chand Bhargava) : Sir, I rise
to present the Budget Estimates for the year 1951-52,

12 NOON] This is the last Budget that this House will be col led upon 
to deal with, for in a few months’ time the Punjab (in common 

with the rest of India) will go to the polls and elect a New House, under 
the Constitution, which we—the people of India— have given to our
selves. The forthcoming General Elections in India will be one of the 
greatest democratic experiments of recent times, and as such not 
without their great significance for all lovers of democracy and t he 
democratic form of Government. It is tragic indeed that of the three 
greatest democrats of India two are no longer with us ; for with the 
passing away first of Mahatma Gandhi and then very recently of Sardar 
Patel, Panditji is left alone to shoulder the growing burden of responsi
bility in the critical times through which we are passing. With 
freedom and independence have come a new respect for the dignity of 
man and new concern for the under-privileged, and the Congress, which: 
has all along toiled for ameliorating the lot of the common man, has no
hesitation in seeking the verdict of the massesv ' .

•

2. Before I present the Budget Estimates for 1951-52, in̂  
accordance with the usual custom*, I would review brie?ly the financial 
picture of the State for the years 1949-50 and 1950 51. I will do this 
very briefly, for the Finance Secretary’s Memorandum gives, at some g 
length, a review of o~r finances from the date of partition to vvhat.it
is likely to be.at the end of the financial year 1951-52, and I can do 
nothing better than draw the special attention of the lion. Members to
the same. They wili find a comprehensive and lucid .account of the 
Punjab’s finances in the first 22 paragraphs of that Memo
randum

T h  y e a r  1 9 1 ^ * 5 0 .  •

3. According to the revised estimates f ir the year 1949-50, our. . 
Revenue Receipts and Expenditure were estimated at Rs. 17,21 lakhs 
and 16,83 lakhs respectively. The accounts furnished by the Account-

1 ant-Genera! put the Revenue Receipts at Rs. 16, ‘9 lakhs and the 
Revenue Exp nditure at Rs. 15,79 lakhs indicating a surplus of Rs.
30 lakhs instead of Rs. 41 lakhs forecasted at the time of preparing the 
revised estimates. Hon. Members are referred to paragraphs 24 to 
26 of the Finance Secretary’s Memorandum for an explanation of these
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[Chief Minister]
variations. The more important of these, they will notice, on the 
Receipt side are, an excess under Electricity of Rs. 7 lakhs ; in State
Excise revenue of Rs. 10 l akhs ; and under Other Taxes and Duties of 
Rs. 25 lakhs In spite of these excesses, our total revenues fell short of 

that expected in the revised estimates by 1,15 lakhs and that is 
accounted for chiefly by the fact that a credit of almost a crore and 
a half which was expected from the Government of India on account 
of fuel wood used in the Kurukhshetra Camp, did not materialise. 
Had this anticipated credit been secured our Revenue Receipts 
would actually have been better than those shown in the 
revised estimates for the year 1949-50, by about Rs. 35 
*akhs.

' 4. On the Revenue Expenditure side, the main excesses are
under Civil Works (Rs. 26 lakhs) ; Land Revenue (Rs. 11 lakhs) ;
Police (Rs 11 lakhs); Pensions (Rs 8 lakhs) and Education (Rs. 7
lakhs)—all of which are wiped out by a saving of Rs. 1,35 lakhs
under Miscellaneous. After accounting for other minor variations
the reduction of expenditure is Rs. 1,04 lakhs. The excess under
Civil Works is not due to any works having been taken in hand
which were not originally contemplated, but is accounted for by the
transactions under "  Suspense ”  mainly in respect of expenditure
incurred on the removal of debris from Amritsar town, which amount
is being kept under that head pending a final decision as to whether
the same should be a charge against Government or against the local
body concerned. The excess un er Land Revenue appears to have
been the result of an original under-estimate, while that under Police #
is due to the receipt of belated debits in respect of certain expendi
ture on ordnance stores which was incurred during 1947-48 and
1948-49. The excess under Education is due to Government having 
agreed to pay increased grants to local bodies, who had sanctioned 
Dearness Allowance to their teachers ; while the excess under Pensions 
is due to larger debits received from other Governments than 
originally anticipated.

5. As pointed out above all these excesses were wiped out by a 
saving of Rs. 1,35 lakhs under Miscellaneous, which arises from the 
late introduction of Bus Services (Rs. one lakh) and mainly from a 
reduction in the expenditure of the Relief and Rehabilitation
Department (Rs. 62 lakhs). This saving is also accounted for by
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the receipt during the year 1950-51 of outstanding reimbursements 
from the Government of India relatiug to the Relief and 
Rehabilitation expenditure incurred during previous years (Rs. 72 
lakhs).

The year 1950-51.
\

6. Coming to the year 1950-51, it was estimated when presenting 
the Budget this time last year that Revenue Receipts would amount 
to Rs. 16,18 lakhs a.nd Revenue Expenditure tw Rs. 16,14 lakhs. 
According to the revised estimates Revenue Receipts are now 
estimated at Rs. 16,51 lakhs and Revenue Expenditure at Rs. 16,17 
lakhs. The resultant surplus, has gone up by Rs. 30 lakhs—viz. 
from Rs. 4 lakhs to Rs. 34 lakhs.

7. Under Receipts, except for a fall of Rs. 62 lakhs under 
Miscellaneous ; Rs. 20 lakhs under State Excise Duties ; and Rs. 27 
lakhs under Irrigation, practically all other Heads of Account show an 
improvement of revenue. Land Revenue accounts for Rs. 17 lakhs 
Stamps for Rs. 20 lakhs ; Registration, Administration of Justice 
and Education for Rs. 3 lakhs each ; Civil Works for Rs. 17 lakhs ; 
Electricity Schemes (gross), for Rs. 25 lakhs ; while other Taxes and 
Duties are responsible for a betterment of Rs. 32 lakhs. The fall 
under Miscellaneous is rgally due to the postponement of the 
nationalisation scheme from which an income of Rs. 60 lakhs was 
expected; but which has been made good partly (Rs. 5 lakhs) by the 
income from Omnibus Services. The remaining variation of Rs. 7 
lakhs is accounted for by a drop in the receipts of the Relief and 
Rehabilitation Department. The decrease under State Excise Duties 
falls mainly under the heading Credits to and from other Adminis
trations which are recoverable and payable on the principle “ Duty

follows consumption” . It appears that exports of liquor exceeded
imports, resulting in smaller credits to this Government under-.
this head. There is a decrease of about Rs.. 11, lakhs under Still 
head Duty on country spirits and this is due to the fact that t'hef
licensees of Delhi, who used to obtain their supplies o! country spirits ' 
from distributors in the Punjab have apparently now found other 
markets, but this decrease has been counterbalanced by increased 
auction bids both for opium and country spirits. Under Irrigation, 
although Direct Receipts show a small increase, Working Expenses 
are up by Rs 27 lakhs-—important items of which are an expenditure of
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Rs. 4 lakhs under Grey Canals with a view to run these channels
with greater efficiency, and special repairs to the Madhopur Head- 
works necessitated by the floods of 1950 which cost . something like 
Rs. 7 lakhs. The balance of the increase of Rs. 16 lakhs is also 
accounted for by greater expenditure having to be incurred under 
Maintenance and Repairs of Channels. The increase under Land 
Revenue is spread over Fixed Land Revenue (Rs. 4 lakhs); Consoli
dation of Holdings (Rs. 9 lakhs); and Miscellaneous Receipts (Rs. 4 
lakhs). Under Stamps the improvement is on account of increase 
in rates of Stamp Duty and Court-fees and large number of transactions 
in landed property. Under Civil Works the real increase is only 
Rs. 2 lakhs, for Rs. 15 lakhs is a credit from the Central Road Fund 
which is meant for expenditure on certain roads financed from that 
Fund and which, therefore* has a corresponding entry on the 
expenditure side. There is an increa se of Rs. 25 lakhs under 
Electricity Schemes (gross) and that is due to the fact that at the 
time of the preparayoa of the Budget it was anticipated that the 
supply of power to Punjab (Pakistan) would be reduced, with effect 
from 1st April 1950, but as this supply was not cut off the* anticipated 
loss in revenue did not occur. In fact the increase in revenue over 
that originally estimated would have been larger had Thermal schemes 
at Panipat, Palwal. Bahadurgarh and Jagadhri worked to schedule. 
The increased revenue under Other Taxes and Duties is due to 
improvement in entertainment Tax (Rs. l£ lakhs); Immoveable 
Property Tax (Rs. 2\ lakhs) ; Motor Spirits and Lubricants Rs. 4 
lakhs) ; and Sales Tax (Rs. 24 lakhs).

i
8. On the Expenditure side, the main increase in expenditure is 

under Civil Works (Rs. 17 lakhs) ; Agriculture (Rs. 23 lakhs) ; Police 
(Rs. 14 lakhs); Pensions (Rs. 10 lakhs) ; Education (Rs. 7 lakhs) ; 
Famine (Rs. 6 lakhs) and State Excise (Rs. 5 lakhs). The increase 
under Civil Works, as pointed out before, is a comoensating increase— 
jarger credits from the Central Road Fund and, therefore, increased 
expenditure. The excess under Agriculture is mainly due to
expenditure incurred on the purchase of Ammonium Sulphate, with a 
corresponding increase appearing on the Receipt side, which goes to 
make up the accounting deficiency caused by receipts from Land 
Reclamation and Boring operations being booked not under Agricul
ture but under Extraordinary Receipts. The increase under
Police is due to increased charges having to be paid for clothing 
and equipment due to the rise in the prices of these artici We.
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have also had to pay higher amounts than originally estimated for 
service and practice ammunition and for arms etc. obtained for use of 
the Police Department. Under Pensions, the increase is the result of 
payment of preparation pensions to our nationals. All prepartition 
pensions under partition orders are the liability of Punjab (Pakistan) 
Government ; but in view of the general difficulty experienced by 
prepartition pensioners in claiming their dues from Punjab (Pakistan) 
Government, made worse by the exchange rate controversy, it was 
decided that each of the two Punjab Governments should assume 
responsibility for payment of pensions to its own nationals, leaving
necessary adjustments to be effected later when final actuarial calcu
lations determining the respective pensionary liability of the two 
Punjab Governments were available. The increase under Education 
is almost wholly due to the grants to local bodies for paying dear
ness allowance to vernacular teachers and for revision of their scales of 
salaries for which funds were voted by the Legislature during the 
course of the year ; while that under Famine is due to relief
works started in the Oufer Seraj area of Kulu Sub-division, and 

gratuitous relief given to the people affected by the floods of 1950. 
Under Excise the increase is due to the payment of arears for opium 
supplied by the Ghazipur factory as also some payment to the 
Himachal Pradesh Government on account of our Excise Department’ s 
control over the distillery at Kasauli and the Brewery at Solan. An 
expenditure of nearly Rs. 1 lakh on the purchase of Land Rovers, 
which have been provided to the Excise Police staff to enable them to 
make' surprise raids, is also rosponsible for this increase. Practically 
all these increases are wiped out by a decrease of Rs. 56 lakhs of 
expenditure under Miscellaneous, and of this saving as much as 42 
lakhs is on account of postponement of the Scheme of Nationalisation 
of Passenger Transport. Another saving of Rs. 7 lakhs is accounted 
for under the head "  Subsidy to be paid to the Government of 
India on imported foodgrains". The remaining saving of Rs. 7 lakhs 
is almost wholly on expenditure under Relief and Rehabilitation 
Department.

Minor variations under various heads of Receipts and Expendi
ture do not need any comments by me here.

9. Before presenting the Budget Estimates for 1951-52, I 
would, in conformity with past practice; have given an account of the 
working of the various Government Departments during the last year;
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[Chief Minister]
but I will not do so, as separate pamphlets reviewing the activities 
of each major Department, since the date of our independence, have 
been printed and are in the hands of hon. Members. I would request 
hon. Members to carefully go through those various pamphlets. They 
contain information which I feign believe would be helpful. At any 
rate they are a record of our hopes and aspirations; our difficulties 
and the efforts made to overcome the same.

10. I would like to pause here for a while and take stock of* •
world forces as our State faces the latter half of the 20th century. 
No particular significance attaches to the year which marks the mid
point of the 20th century, but it is some aid to thought for those who 
attempt to arrange events and trends into proper perspective and 
thereby try to view the pattern presented by such an arrangement. 
The 20th century opened with the Victorian traditions still strong 
and England as the leading nation of the world. The War of 
1914 —-18 showed, however, which way Western.civilisation was heading 
and the end of that gigantic struggle saw the insurgence of that first 
wave of freedom among the Asiatic people, which brought Mahatma 
Gandhi on the world scene with his unique technique of non-violence 
in a world where mighty nations armed to the teeth stood facing each 
other. It may well be that the Gandhian ideals of Public life and 
conduct, of personal integrity, of absolute purity, truth and non
violence will, as the years roll on, stand out as the only message, 
during the first half of this century, of any consequence, calculated 
to bring peace on earth and goodwill among men. The world to-day 
is too near that great sage to comprehend fully his message an 1 its 
depth. The late twenties and early thirties of this century were the 
years of depression v.hich witnessed the rise of Germany once again 
as a mighty war machine in Europe. The forties of this century for 
the West were the years of the Second Word War and will be 
remembered as the years which saw the emergence of the U S.A. and
U.S.S.R. as dominant world forces. Seen through Eastern eyes, these 
years would be memorable for the successful achievement; almost 
throughout Asia, of national independence.

11. In the age of independence vve are not yet four years old 
and these days of our childhood have not been without their troubles 
and tribulations. But what has the future m store for us ? The fifties 
will herald the atomic age in the world and it looks as if the paradox 
“ to him that hath shall be given more and from him that hath not shall
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be taken away even that which he hath’ ' shall be proved true. The 
under-developed countries can no doubt expect increasing wealth from 
the exploitation of their resources, both natural and human. Still 
the more systematic and intensive use of science, in all its forms, 
would continue to give to Western nations an advantage of the lead 
which they possess in this direction. In this connection, what applies 
to industry applies equally to nations, i. e. the more advanced it is, 
the greater are its prospects of further rapid advance. However, the 
old theory that the industrialisation of primary producing and 
under-developed countries was detrimental to the trade « nd interests 
of the more highly industrialised countries has been exploded. It was 
demonstrated during the forties that the more the under-developed 
countries develop; the larg' r and more varied markets they offer to 
the few really advanced industrial nations who are in a position to 
supply them with the means of increased production In this context 
the problem of helping the ‘Have-Nots’ is fast emerging as a world 
problem.

To-day, there is no corner of the globe which is not attacked by 
the rapid absorption of Western technical, economic political and 
social ideas, Some of these ideas are in themselves disruptive of many 
of our ancient and honourable thoughts and ways of life. How much of 
these can we succ ssfully save and how ?

Social problems, such as these which arise from increases of 
population in our regions, or from a new conception of the relationship 
between man and woman, will become pressing and tradition will 
inevitably become weaker. The Fair Deal and Welfare State ideas 
will get a greater emphasis, and more and more will be expected of 
the State Governments by their peoples. The fifties, therefore, may 
not see the end of war and post-war monetary inflation. This inflation, 
in all probability, is not a mere consequence of monetary changes or 
economic forces. To some considerable extent, it seems a symptom 
and consequence of the inflation of what the people expect from their 
Government. People expect military, social -and economic security 
and as, in the modern world, the ability of any individual sovereign 
State to deliver the goods is sadly restricted, Nations will try to resell 
out towards some new super-national substitutes. These groupings of 
people will be more according to their way of life and ideas, rather than 
creed or colour. Viewed from that point of view, the Commonwealth 
of Nations, despite its nebulous form and apparently weak integration, 
has a promising future as a world force for security nnd progress.
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In respect of political thought, parts of Asia will be vast and 

dangerous vacuums into which something must rush perhaps in the early 
fifties. The stability, which came from the belief that poverty was 
the will of God, has gone. We are yet too near the event of China’s 
emergence as a Communist State to assess the proper significance of 
that event, but Asians alive to .this problem must help in the very 
difficult task of filling these vacuum areas in the right way and with 
the right sort of ideas.

The competition of ideas during fifties would amount almost to 
warfare. What are the centra] ideas on which our civilisation and 
culture are based ? Not only will we have to crvstalise these in our 
minds, but these will have to stand the test of practical world wisdom 
and expediency.

12. We are a peaceful people by nature. Never have we waged 
a war of conquest Nor has the gold bug bitten us. Renunciation 
rather than worldly possessions,—the search after truth, and the 
practice of tolerance, has been the aim and goal of the best among us. 
Our rank and file, however, are too easily reconciled to their misfortunes 
as the outcome of divine dispensation from above, and are prone not 
to strive with all their might to better their lot. If we could cultivate 
the habit of hard and honest work in our daily sphere oi life, and 
couple it with the basic spirituality of the East —if we could learn to 
strive in order to reach an aimed ideal—(and the higher we set such 
an ideal the more worthy it would be of our endeavours) and if each one 
ol us, in whatever sphere his life is cast, could learn to discern what is 
right with due regard to the general good, we could still be â great 
fo.ce in the world for peace and for the good of mankind as a whole !

13. And now, Sir, I will not keep you waiting any longer for the 
Budget Estimates for 1951-52. Our Revenue Receipts for the next 
year are estimated at Rs. Id,40 lakhs and our Revenue Expenditure 
at Rs. 16,"0 lakhs, indicating a deficit of Rs. 30 lakhs. The deficit 
would have been higher had not a sum of Rs. 1,06 lakhs been 
transferred Jrom the Revenue to the Capital account of the State and 
had not drastic c its been imposed in the departmental proposals for 
expenditure. When we heard, about a month ago, from the Govern
ment of India that they would not be giving us any subsidy for the 
year 1951-52, we found it necessary that the interest charges on the 
Bhakra-Nanga1 and th* Forozepore Canal Projects should be ch rgr-d 
fo the Capital cost of these Projects instead of being me* concittTentiy
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from State revenues. This, indeed, was desirable for more than one 
reason. Not only would the State Budget have b$en needlessly 
disturbed by meeting these charges from the current .Revenue Account; 
but since the incidence of the cost of thes two Projects has ultimately 
to be shared between more than one Government, and since a major 
part of the total outlay on the Bhakra-Nangal Project is sought to be 
covered by the levy of an adequate Betterment Fee, it was only right 

r and proper that the Capital account of these Projects should show the
full capital cost thereof by the inclusion thereto of the recurring 
annual interest charges.

14. Heavy cuts in expenditure had also been applied in order to 
d 13 \ -u far as practicable, the anticipated deficit in the Revenue 
Account. Ordinary expenditure proposed by Departments was 
reduced by Rs. 79 lakhs and New Expenditure by over Rs,, 1,25 lakhs. 
On top of it all we decided to apply a further lump sum cut of 10 per 
cent in the accepted provision for Contingencies (exclusive of that 
•relating to medicines, bedding and clothing for hospitals, and dietary 
expenses of Jails, Medical and Police Departments) and this cut is 
estimated to yield a saving of about Rs. 27 lakhs. Hon. Members 
will find this cut shown as a lump sum saving in the Budget Volume. 
1 admit that such cuts are not without their adverse effects on the 
general administrative efficiency, but we just have to live within our 
means. 1 believe that in essence Public Finance is not very different 
from the management of one’s individual income and expenditure, and 
as I loathe the idea of running into debt and of living beyond my 
means in my individual capacity, so I cannot countenance a deficit 
btate Budget when there are no accumulated reserves to fall back upon. 
However much 1 may feel acutely the need of spending in certain 
directions in order to supply the multifarious and much-needed wants 
in our State, and ho sever keenly [ may be burning with the desire k) 
improve the lot of Punjabis - (and I am very conscious of the fact 
that in many directions their lo. needs to be urgently improved ! )—I 
cannot be a paity to the unjab’s living beyond its means, for in that 
direction lies not only loss of credit but, greater privation in the long 
run than is roug t to be improved in the immediate present

In spite of our financial handicaps, however, we have not over
looked the necessity for extending our Beneficent Activities and hon 
Members would be glad to nob t1' at the expenditure on our beneficent 
departments has been s-tcaddy lislng. It was Rs. V6S lakhs.in 1948-49,
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it rose to Rs 3,87 lakhs in 1949-50 and to Rs. 4,18 lakhs in 1950-51. 
During 1951-52 it is likely to be of the order of Rs. 4,32 lakhs.

15. Since partition the Central Government had extended their 
helping hand generously to our State and gave us a subsidy of Rs. I/O  
lakhs in 1947-48, of Rs. ’ ,75 lakhs each in 1948-49 and 1949-50, and 
of Rs 75 lakhs in 1950-51. But to our disappointment they have not 
seen their way to accede to our request for a subsidy during 1951-52. 
They have their own difficulties T admit, but to a poor border Sjate 
like ours their refusal to give the necessary assistance has come as a 
great disappointment amounting almost to a shock. We are spending 
over one crore of rupees on jdicing our land frontier with Pakistan 

and on maintaining law and order in th it area, and all this expendit
ure we feel w are incurring in the interests of the country at large. 
The pre-war strength oi the Punjab Police at the end of 1938 was
a little over 23,000 officers and men ; on the eve of partition this
strenght stood at 31,60 ) officers and men The present strength of 
Punjab (India) Police force is a little over 21,500 officers and men. 
Thus our present strenght is only ! ,500 officers and men less than 
the pre-war strength of undivided Punjab, and about 10,000 less than 
the strength in the prepartition Punjab. The normal allocation of
police strength to our St &te on the basis of the physical division of 
the Punjab—and without this State overnight finding itself a Border 
State—would have been a little over 10,000 pre-war and a little over
14,000 on the basis of the eve-of-partition strength. In our present 
financial difficulties it is not possible for the Punjab to bear this
extra burden of over Rs. 1 crore, which as I have opined before, 
should legitimately be shared by the country as a whole, and should, 
therefore, be borne by tha Central Government. We intend pursuing 
the ques ion of reimbursement of this extra expenditure with the 
Central Government now that our request for a subsidy has been 
turned down, and hope that a satisfactory financial arrangement, 
about the incidence of this expenditure, will be arrived at with that 
Government.

16. As the position stands we have a deficit of Rs. 30 lakhs 
in the estimated Revenue Receipts and Expenditure for the year 
1951-52. Heavy cuts in Revenue Expenditure have already been 

applied and I am afraid it may not be a very wise thing to c> rtall
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our administrative expenditure further, for much still remains to be 
done to restore the disrupted economy of our State, and crippling 
the administrative machinery by a far too drastic reduction in 
administrative charges would very likely have undesirable repercuss
ions. So far as the raising of additional revenue is concerned4 5 we have 
done our best already. Paragraph 4 of Finance Secretary's Memor
andum gives in detail the fresh sources of Revenue which we have 
tapped since partition. I have, therefore been hard put to explore 
ways and means to meet this deficit ol Rs. 30 lakhs. On the one 
hand I cannot see where further cuts in exdenditure can be applied 
and on the other, I apprehend that the taxation capacity of the people 
o f the Punjab has already been strained to the utrhost limits. Our 
urban population are quite unable to face further taxation owing to 
the strain, over h long period, of high prices. In regard to rural 
areas, the position in this State is complicated by the fact that 
substantial numbers have only recently been settled on land and far 
from being able to contribute to State resources, must necessarily 
continue to depend on loans to establish themselves with the where
withal of agriculture and shelter. We propose, however, to raise an 
additional three lakhs of rupees, by enhancing, the Entertainment 
Tax from annas three in the rupee to annas four, and and additional 
Rs. 3 lakhs from an increase in Tariffs for supply of energy from 
Uhl River Hydro-Electric Scheme to general and bulk supply consu
mers in the Punjab and another Rs. 3 lakhs by suitably raising the exist 
ing Driving Licence fees, Permit fees, Registration fee, and by levying 
suitable stamp fee on all applications made to the Provincial and Reg
ional Transport Authorities and the Registration Authorities. In addition 
to these measures we also propose to tax all forward contracts at the 
following rates:—

(i)) Silver 3 annas per unit of 700 tolas, or part 
thereof.

(ii) Gold 4 annas per unit of 10 tolas, or part 
thereof.

(iii) Sugar 12 annas per unit of 25 bags (68J mds) or 
part thereof.

(iv) Gur 4 annas per unit of 100 maunds or part
thereof.
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(v) Bardana — 8 annas per unit of 5 bales (2,000 bags) or

part thereof.

(vi) Oats — 3 annas per unit of 100 bags, or part
thereof.

(vii) Shellac 2 annas per unit of 25 maunds or part 
thereof.

(viii) Jasta
Copper, brass 
or othec
metals — 4 annas per unit of 35 maunds or part

thereof.

(ix) Grains and 
seeds other

: ~ than oats — 4 annas per unit of 200 maunds or part
thereof.

- (x) Any other
goods — 6 annas per unit of Rs. 1,000/- in value.

mo We expect to raise Rs. 15 lakhs by this taxation.

- Since/these Budget Estimates were prepared we have received 
intimation that our Excise bids for the coming year are better by about 
Rs. 10 lakhs so that the remaining gap of Rs 6 lakhs has been more 
than bridged by these better auction bids, leaving a surpl s of Rs. 4 
lakhs. {Applause).

17. So much about the Revenue position. Now turning to the 
Loan account, we intend to take a loan of roughly Rs. 2 4 crores next 
year for financing expenditure on Bnakra-Nangal Projects (Rs. 13 
crores), Ferozepore Canal Projects (Rs. 3 crores), New Capital (Rs. 1 
crore), Rehabilitation schemes (Rs. 5 crores) and Grow-More-Food 
Schemes (Rs. 2 crores). .With the addition of this amount of loan 
from the Centre, our totrl loan liability by the end of the year 
1951-52 will amount to Rs. 70 crores. Most of the loan money is being 
spent on productive capital projects and as such is justified. I feel 
convinced that it will be possible for Punjab’s future finances to 
repay this liability as and when these productive projects begin to earn 
Revenue.
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18. And it only remains for me now, Sir, to thank the staff 
of the Finance Department for the very hard and useful work done by 
one and all of them during the last year.

The destinies of the Finance Department have, during the year, 
remained in the thorough and capable hands of Sardar Kartar Singh 
Malhotra (Applause) whose knowledge of financial matters has proved of 
inestimable assistance to us. I sometimes wonder what would have 
happened to our finances, had not an officer of the calibre of Sardar 
Kartar Singh Malhotra been put .incharge of the department after 
the partition. 1 am sorry to tell the hon. Members that he is 
about to leave us, for his parent department insists on his reversion 
and the State will soon be deprived of his invaluable services, I must 
here record, on behalf of my Government, our deep debt of gratitude 
to him for the very valuable and efficient way in which he has piloted 
the ship of our finances in a period of unprecedented difficulties. He 
did, indeed, set a standard of work which was surpassed by none 
and equalled by very few other officers of Government.

Shri E. N. Mangat Rai vApplause) who is to take the place of
Sardar Kartar Singh Malhotra is well-known for his diligence, devotion 
to duty and all-round ability ; and I feel confident that under his 
guidance the department will be able to maintain the high traditions
set up by his predecessors.

During the year under report there has been a change in the 
Under Secretaryship on the P.W.D. Finance side. Shri Gopal Dass who 
had made his mark and whose advice on the side of P. W. D. finances 
was very valuab e has left us to take up the onerous job of Deputy 
Secretary, Bhakra Control Board. From what I know of Shri Gopal 
Dass's work here, I can say that he will prove his worth in his new job.
The work of Shri Badri Nath Chopra, the other Under Secretary, 
Jfontinues to be of a very high order. His knowledge of Budget
procedure is of invaluable assistance to the department. The place of 
Shri Gopal Dass has been taken by Shri Raghunath Dass Chadha, 
an experienced officer of the Secretariat, who has started well.

i /

Shri Pyare Lai, another Assistant Secretary in the department, 
has recently proceeded on leave preparatory to retirement and the 
department is grateful to him for his meritorious services.
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Another change Was necessitated by the transfer of Shri Amar 

Chand whose place was taken by Thak-ur Narinder Siftgh. This officer 
has been put incharge of the Rehabilitation work and has put in very 
hard and good work, thus following in the footsteps of his able 
predecessor Shri Arhar Chand.

I shall be failing in my duty if I did not allude here to the 
excellent Work performed by our Superintendents, but for whose 
assistance and co-operation it would not have been possible for me 
to prepafe the Budget in time. The Assistants and the rest of the 
staff in the Finance Department have indeed put in long hours in the 
preparation of the Budget which I have the honour to present to the 
House to-day.

The thanks of my Government are also due to our able 
Accountant-General, Shri R*. C. Khanna. whose “guidance and help 
have been invaluable throughout the year.

Now, Sir, I beg to present the Budget for the year 1951-52.

JAI HIND (.Applause )
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The Assembly then adjourned till 2 p. m. on wednes4ayt the 
14th March, 1951.
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Punjab Legislative Assembly

*  THIRD SESSION OF THE FIRST PUNJAB LEGISLATIVE ASSEMBLY. 

1 V "u y  Wednesday, the 14th March, 1951.
I *

j r .

9

p

Ihe Assembly met in the Assembly Chamber, Simla at 2 p. m. of the 
clock. Mr. Speaker (<the hon. Sardar Kapoor Singh) in the Chair.

STARRED QUESTIONS AND ANSWERS.

------------

REFUGEE GRANTS-INAID TO SCHOOLS.

•; *2914. Shrimati Sita Devi : Will the hon. Minister for Educa
tion be pleased to state :—

(a) the number of schools that were granted the refugee grants 
in-aid during the last year ;

 ̂ (b) whether the accounts of the grants referred to in part (a)
above were cleared off by the recipients by the end of each

. * financial year ?

1 1 The hon. Sardar Narotam Singh :
(

(a) 538.

« (b) Yes ; with the exception of a few schools. They too have
K . since rendered accounts except one school which is also

expected to do so before the financial year is over.
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Shrimati Sita Devi : May I kiuw if the hon. Minister has received
any representation from the School authorities to the effect that the 
refugee grant-in-aid sanctioned by the Government in their favour has 
not been^paid to them for the last two years ?

Minister : If the Lady Member brings some concrete
representation to my notice, I shall make the necessary information 

available to her.

Shrimati Sita Devi : Has he received any representation on
behalf of the Cantonment Board Schools, Jullundur to the effect that 
the refugee grant-in-aid for the year 1949 50 Sanctioned in their favour 
has not been paid to them so far, as a result of which they have been 
forced to stop new admissions ?

Minister : I require fresh notice for this question.

Shrimati Sita Devi : I want t;b know whether what I have stated
above is a fact or not ?

\

Minister : I would request the Lady Member to send this ques
tion to me in writing.

Shrimati Sita Devi : Has the hon. Minister received any represe
ntations from other schools, too, regarding the non-payment of refugee 
grants-in-aid to them by the Government ?

Minister : A fresh notice is required to answer this question.

Shrimati Sita Devi : Is it a fact that the accounts regarding 
these grants-in-aid have not been finally cleared off at the close of each
financial year ?

►

Minister : Sometimes payments are delayed due to some mistakes
in the maintenance of accounts etc.

Shrimati Sita Devi : Does it mean that the accounts have not
been cleared off even during the period of 2 years ?

Minister : This is the opinion of the Lady Member. 1 did not
say that.

Shrimati Sita Devi : ITas he received any representations on
behalf of any school authorities ?
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Minister : I have already given my reply to this • question.
However I may add that there is only one school to which the grant is 
still to be made.

(9) 3

DELIMITATION OF CONSTITUENCIES.

*2439. Shri Ram Sharma: Will the hon. Chief Minister be
pleased to state :—

(a) the time limit fixed for submitting the proposals of the 
delimitation of constituencies by the Punjab Government 
to the Central Election Commissioner ;

(b) the time by which the proposals are to be received from 
the district authorities or the original proposing authority :

(ct the method by which the view of the M.L.As or the people 
in general are ascertained on these proposals and the time 
allowed, tor this purpose ?

The hon. Dr. Gopi Chand Bhargava :

(a) Last year, the Election Commission, India, asked for 
Delimitation proposals by 9th August, 1950, and tentive 
proposals were forwarded accordingly. After removal of 
the duplicate entries from the electoral roll, the proposals 
will have to be modified in view of the resulting variation

; in the voting strength of the districts. No time limit has
so far been fixed for the completion of the work.

* ^
(b) There is no provision for calling for proposals from district 

authorities.

(c) The original proposals of the Punjab Govt, were circulated 
amongst M. L. As tor their opinion up to 15th October, 
1950. A press note was also issued by the Election 
Commission, India, inviting public opinion on the proposals 
relating to parliamentary constituencies. The proposals 
were also examined by a committee of M. L As set up 
by the Speaker of the Punjab Legislative Assembly.

Shri Ram Sharma : At what stage are the proposals regarding
the delimitation of constituencies ? May I know if these proposals
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have been finally sent to the Government of India or these are still 
under the consideration of the Government?

Chief Mini lister:  ̂ The revised electoral rolls are not complete yet. 
As and when these are ready, the same would be forwarded to the 
Chief Election Commissioner Government of India.

Shri Ram Sharma : May I know if the work in this connection
entrusted to the Committee formed by the hon. Speaker has been 
completed by now or it still remains to be completed ?

Chief Minister: This Committee has already submitted its
report.

Shri Ram Sharma : May [ know if any material changes have
been effected in the final proposals ?

Chief Minister : A fresh notice s required for this question.

Mr. Speaker : I will ask the office to circulate the recommenda
tions of that Committee to the hon. Members of this House.

Pandit Faqir Chand : May I know from the hon. Chief Minister
whether the recommendations made by the committee constituted by
the hon. Speaker would be forwarded by the Government to 
the Chief Election Commissioner without effecting any changes in 
them?

Chief Minister: All the relevant papers would be forwarded
to him.

Shri Ram Sharma : May I know if the tentative proposals which
our Government forwarded to the Governrnent of India were those 
very proposals which were prepared by the office. Has any Committee 
made any amendments in these proposals?

Chief Minister : No changes whatsoever have been effected in
these proposals. We forwarded all the relevant papers to the Govern- 

/ ment of India. However I may add that after the preparation of 
these proposals certain re-adjustments of constituencies had to be 
made due to increase in the number of voters, in some districts. 
These proposals regarding the readjustment of the constituencies were 
brought before the committee for its considar..tion. We have also 
requested the Central Election Commission about our intention to 
revise these proposals. As and when these proposals are ready the 
same would be forwarded to this Commission.
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Shrimati Sita D evi: May I know if the proposals submitted by
the committee in its last meeting held at Jullundur, would be treated 
as final. May I also know if the Parliamentary Committee is also 
empowered to effect any changes in these proposals?

Chief Minister : T cannot say off-hand whether the Parliamen
tary Committee as referred to by the Lady Member is empowered to 
make any changes in the proposals or not.

t

GRANT OF FIRE-ARMS LICENCES IN ROHTAK DISTRICT.

*3240. Shri Ram Sharma : Will the hon. Chief Minister be
pleased to state :—

(a) the number of licences granted for shot guns and pistoes or 
revolvers in Rohtak District since p artition;

(b) the number of such licences granted on the presentation 
of un-licensed fire-arms within specific period under the 
instructions of the Government;

(c) the number of ̂ cancellations and renewals respectively of 
cases mentioned in^art (a) and (b) above together with
the reasons therefor?

The hon. Dr, Gopi Chand Bhargava :

(a. Shot guns — — — 1897

Pistol/Revolver — — — 753

(b) Shot guns — — — 853

Pistol/Revolver — — — 536

(c) Number of cancellations of

licences regarding part (a)

Guns — — — 878

Pistol/Revolver — — — 342
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Number of Renewals of 
licences regarding part (a)

Guns — — — 1019

Pistol/Revolver —

Number of cancellations 
regarding part (b)

Guns —

Pistol/Revolver —

— 411

311

:3o0

Number of renewals of 
licences regarding part (b)

Guns — — — 542

Pistol/Revolver — — — 236

Most of the licences granted under the un licenced arms scheme 
were cancelled on account of the licensees c mcerned being reported as 
undesireable or undeserving persons and some at their own request. 
Most of the other licences were cancelled owing to licensees failure to 
purchase the v eapon. In a few cases the licences were cancelled in 
consequence of the death of the licensees Licences were renewed in 
the case of all those who were reported to be reliable and deserving.

Sliri Ram Sharma : May I know if any changes have been
effected in the* system of the renewal of licences or the same system is 
followed as was in vogue in the United Punjab before the Partition ?

Chief Minister : So f ir licences of fire-arms are renewed according 
to the old system. The question of making necessary changes in this 
old system is under the active consideration of the Government.

Shri Ram Sharma : Is it a fact that the Government has
introduced a new system for ob;aining fresh licences of lire-arms or for 
their renewal according to which the applications whi h have to pass
through the Sub-Inspector of Police, and the Tehsildur a e finally 
recommended by the Superintendent ol Police and decided by the
District Magistrate. Is this system old or new ?

Chief Minister : It is the old system.
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Pandit Faqir Chand : May I know il Government has issued any
instructions to the District Magistrates to consider the recommenda
tions of the M. L, As. in this connection ?

v
Chief Minister : I require notice for this question.

DAMAGE TO STANDING CROPS OF VILLAGES BUSANA, ETC.,
DISTRICT ROHTAK.

*2443. Shri Ram Sharma : Will the hon. Chief Minister
be pleased to state whether the Government is aware of the 
fact that duiing the rain}̂  seasons, large cultivable areas of the villages 
like Busana etc. of Tehsil Gohana (Rohtak) remain under *water 
causing great damage to standing crops and much hardship to the
villagers ; if so, the steps proposed to be taken by the Government 
to drain out the water.

The hon. Dr. Gopi Chand Bhargava : Yes. Investigations are
in hand as to the possible remendies that could be applied.

Shri Ram Sharma : May I know the department or the officer
conducting investigations regarding this matter ?

Chief Minister : So far as the drainage of the area under water
is concerned, this work is done by the Irrigation Department.

Shri Ram Sharma : May I know if there has been any progress
in the investigation operations. Has the Government received any 
report regarding these investigations ?

Chief Minister : I require fresh notice for this question as I
shall have to make enquiries about it.

AUTHORISED ACCOMODATION IN JAILS OF AM4ALA AND
j u l l u n d u r  d iv is io n s .

*2714. Sardar Sajjan Singh : Will the hon. Chief Minister be
pleased to state : —

(a) the authorised accommodation in each of the jails of 
Ambala and Jullundur Divisions respectively on 1st 
July, 1950 and 1st December, 1950 ;

(b) (i) the number of the prisoners confined in each of these 
jails on the 1st of every month between 1st July, 1950 
and December, 1950 ;
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(ii) the number of the prisoners confined in the barracks of 

wards included in the authorised accommodation of 
each of these jails ;

(iiij the details of arrangements made to deviate the over
crowding in each of these jails on the dates mentioned 
above ;

(iv) whether any of the prisoners were confined in the tents 
or factory sheds or barracks ; if so, theii number in 
each such barrack or tent ;

(c) whether any guard was posted round the factory barracks 
or shoMs ; if so, their number ?

✓
The hon. Dr. Gopi Chand Bhargava :

(a) to (c.) A Statement containing the information is laid on 
the table, f

TRAVELLING ALLOWANCE DRAWN BY HON. MINISTERS.

♦2715. Sardar Sajjan Singh : Will the hon. Chief Minister be
pleased to state :—

(a) the total amount drawn as road Travelling Allowance by
each of the hon. Ministers between 1st September 
1950 and 31st January, 1951 ;

(b) (i) the total amount paid as railway fare by each of the 
hon. Ministers during the period referred to in part 
(a) above for the journeys performed by him by railway 
train ;

(ii, the total mileage of journey undertaken by, each of them 
during the period referred to above by road and rail 
respectively ;

fK ept in the Library.
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(c) whether any of the hon. Ministers undertook any 
journey by air during the period referred to above ; 
if so, the total mileage in each case ?

The hon. Dr. Gopi Chand Bhargava :

(a), (b) and (c). A statement is laid on the table, f

Sardar Sajjan Singh : It would appear that there is a discre
pancy in the rate of T. A. charged by each of the Ministers as the 
average rate per mile worked out below would show, may I know the 
reason why such a discrepancy exists ?

Minister for Public Works — — -/i5/6 per mile

Minister for Revenue — — -/11/9 Do

Minister for Rehabilitation —  -/12/I0 Do

Minister for Education -/8/- Do

Chief Minister ; I cannot say off-hand. T. A. might have been 
charged for miles covered by empty car and some might have charged 
for full car.

Sardar Sajjan Singh : This average rate has been calculated
keeping in view the distance covered by empty car and charged at half 
rates.

Chief Minister : It is just possible that daily allowance might
have been included in it.

Pandit Faqir Chand : Is there any proposal before the Govern
ment to impose any restriction on the travelling allowance of hon. 
Ministers ? v

• /
Chief Minister : There is no proposal before the Government.

Pandit Faqir Chand : I wTant to enquire whether the Govern
ment intends to impose any restriction upon the T. A. of hon. Ministers 
or not ?

Chief Minister : There is no such proposal before the Govern
ment as I have a ready replied.

fK ept in the Library.
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Shri Ram Sharma : May I knew whether the T. A. charged by
the hon. Ministers is in conformity with the report of Public Accounts 
Committee which was adopted by this House ?

Chief Minister: Yes, this T. A has been charged kef ping in
view the recommendations'of the Public Accounts Committee.

Shri/Ram Sharma: Is the Government aware that the
recommendations mad 3 by the Public Accounts Committee were 
adopted by this House ? I want to know whether the amount 
charged in the T. A. bills of the hon. Ministers is in accordance 
with those recommendations or the Government has shown uPer 
disregard of these recommendations made by the Committee ?

Chief Minister : The Government took all necessary action to
give effect to the recommendations of the Public Accounts Committee 
in conformity with the Rules.

Sardar Sajjan Singh : May I know whether the half rate of
1152 miles covered by empty car comes to annas five per mile or annas 
four per mile ?

Chief Minister : I require notice to answer this question.

Shrimati Sita Devi : May I know whether the T. A. charged by
the hon. Ministers is in accordance with the recommendations of the 
Resources and Retrenchment Committee ?

Chief ̂ Minister : I think my hon. Sister must be knowing this as
she had been a member of that committee.

Shri Ram Sharma : It appears that the hon. Ministers have
charged T. A. at the rate of -/12/- per mile. ,Is it not a fact that the/
Public Accounts Committee recommended that J:he rate o f -/10/- be 
reduced to -/8/- but the Government increased the rate to -/12/- per 
mile ? The Government instead of reducing the rate of T . A. should 
not have at least increased it.

Chief Minister : The hon. Member’s argument is sound.

Punjab Legislative Assembly [14th March, 1951
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TRAVELLING ALLOWANCE DRAWN BY PARLIAMENTARY

*2716. Sardar Sajjan Singh : Will the hon. Chief Minister be
pleased to state :—

(a) the Travelling Allowance drawn by each of the 
Parliamentary Secretaries from 16th October, 1950 to 31st 
January, 1951 ;

(b) the Travelling Allowance drawn by each of the Private
Parliamentary Secretaries from 16th October, 1950 to 31st

(c) the Travelling Allowance drawn by the Chief Parliamentary
Secretary from 16th October, 1950 to 31st January, 

1951 ;

(d) the total mileage of journey by road and rail separately 
performed by each of the gentlemen referred to in parts 
â), (b) and (c) above repectively during the aforesaid 

period ?

The hon. Dr. Gopi Chand Bhargava : ,

a, b and d. (a and b) (d)

SECRETARIES, ETC.

January, 1951 ;

Amount of T. A. Mileage.

Parliamentary Secretaries.

S. Shiv Saran Singh

S. Ajit Singh

Thakur Beli %Ram

Ch. Jagdish Ch^ider

Ch. Samar Singh

Shri Dev Raj Sethi

S. Waryam Singh

Prof Sher Singh
Pt. Bhagat Ram, Sharma

180 12 0 (i) By Rail 510

Not yet drawn (ii) By Road 74

Not yet drawn (by rail)

200 4 0

Do
Do

Do

Do

Do

534

Late S. Gurbachan Singh Rs. 488 0 0 Information not
available.
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[Chief Minister]
Parliamentary Private Secretaiies.

S. Shiv Singh Not yet drawn

Ch. Matu Ram Do

Ch. Harbhaj Ram Do

(c) There was no Chiel Parliamentary Secretary during this 
period.

Shri Ram Sharma : Tho hon. Chief Minister ha.̂  stated in his
reply that the Parliamentary Secretaries have not yet drawn their 
T. A. bills. But the required information can be supplied since they - 
have submitted their T.A. bills.

Chief Minister They have not drawn the T.A.

Shrimati Sita Devi : May I know whether the d ities of
Parliamentary Secretaries have been redistributed ?

Mr. Speaker : That is not relevant.

RATES OF RCKD TRAVELLING ALLOWANCE ALLOWED
TO HON. MINISTERS, AND 1ST AND 2ND GRADE 

GOVERNMENT OFFICERS.

*2717. Sardar Sajjan Singh : Will the hon. Chief Minister be
pleased to state :—

(a) the reasons for allowing road Travelling Allowance at 
different rates to hon. Ministers, and 1st* and 2nd grade 
government officers when the cost oi maintaining motor 
carsis the same in all cases ;

(b) whether Government has issued instructions to the 
Government Transport Companies and private Transport 
Companies to charge road fares from hon. Ministers, and 
1st and 2 d grade Government servants at rates fixed by 
Government for them*;

(c) if the answer to part (b) above be in the negative ; the 
procedure adopted by the Government to ascertain the
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correctness of the Travelling Allowance amount demanded 
and paid by Government officers referred to above ;

(d) whether 1st and 2nd grade officers are allowed to maintain 
their own private motor cars for road journeys ;

(e) the factors taken into consideration by the Government 
while fixing the different rates of ro >d journey Travelling 
Allowance by each of the categories of officers and hon.

m
Ministers referred to in part (a) above ?

The hon. Dr. Gopi Chand Bhargava :

(a) Different rates of road .mileage have been fixed for 
hon. Ministers, and 1st and 2nd grade Government servants 
keeping in view the type of motor vehicles they would 
normally maintain and the incidental expenses they would 
incur, according to their status.

(b) No.

(c) A Government servant claiming Travelling Allowance by 
road is required to furnish a certificate as to the mode of 
conveyance actually used by him with a view to determine 
the correctness of the Travelling Allowance claimed. In 
an organisation as large as Government, it is not expedient 
to allow travelling allowance on the basis* of actuals’ in 
the case of ea;h bill and each officer. Kates are fixed as 
a whole and it is recognised that sometimes there may be 
a gain and sometimes a loss, the aim being that, on the 
whole, the balance should b > maintained.

(d) Yes. Government servants of Grade II are not ordinarily 
expected to perform journeys by motor car and accordingly 
for such journeys they are not allowed mileage allowance 
in excess of the rates prescribed for other means of 
conveyance, unless it is certified by the Controlling Officer 
concerned that it was absolutely necessary in the 
public interest that the journeys should have been perfomed 
by motor car.

(e) As at (a) above.
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Sardar Sajjan Singh : May I know why different rates of road
mileage have been fixed for the Ministers and first and 
second grade officers. Is it because of the type of vehicles 
they maintain for their use ?

Chief Minister • It is not so.

Sardar Sajjan Singh : Then why this difference in the rates ?

^Chief Minister : That the officers may also keep cars according to
their status.

Sardar Sajjan Singh : The pay of a Minister is Rs. 1 350 and
the pay of Financial Commissioner Rehabilitation is Rs. 1,00* . In this 
case is not the status of the latter higher than that of the former and 
should not the road travelling allowance be fixed accordingly?

• Chief Minister: Status is not determi ed in accordance with
pay and mo^eover no officer except the High Court Judges is 
drawing Rs. 4,000 per mensem.

Sardar Sajjan Singh : Will the lion. Chief Minister say if none of 
the Officers of the Punjab Government is drawing more than Rs. 1,400?

Chief Minister : I haven't said so.

CONVEYANCE ALLOWANCE TO HON. MINISTERS.

*2718. Sardar Sajjan Singh: Will the hon. Chief Minister be
pleased to state : —

(a) whether any of the 1st Grade and 2nd Grade Government 
officers and the Heads of Departments are allowed any 
conveyance allowance per mensem or p a annum in 
addition to the road, rail or air T. A. permitted under 
the rules;

(b) whether the hon. Ministers are allowed to charge 
fixed conveyance' allowance p.m. in addition to the T. A. 
permitted under the rules;

(c) if the answer tc pert (a) above be in the negative and 
that of part (bj above be in the affirmative, the reasons 
for this discrimination ?
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The hon. Dr. Gopi Chand Bhargaira :

<'a) & (b) The hon. Member is referred to rule 2.14 of 
Civil Services Rules (Punjab), Volume III—T.A. 
Rules and Appendix A thereto.

(c) The rules have been framed in the interest of
administration.

Shri Ram Sharma : Is it not a fact that in spite of the Public
Accounts Committee ’s recommendation that the conveyance allowance? 
should not be admissible to the Ministers, it is still being drawn by them

Chief Minister : Conveyance allowance of the Ministers has been
fixed by an Act of the Legislature and nothing can be done in th 
matter so long as that Act remains in force.

Shri Ram Sharma : (a) May I know then, why did the hon. Chief 
Minister get that recommendation of the Public Accounts Committee 
adopted by the Housi when he knew that so long as the Act was not 
amended, this could not be implemented ?

(b) is it not a fact that he had himself brought the recommenda
tions of the Public Accounts Committee before the House for adoption ;

Chief Minister : That was done by the Chairman of the Public
Accounts Committee.

Shri Ram Sharma : Was he a different person ?

Chief Minister : He was the same person but then he was acting
in a different capacity.

Shri Ram Sharma : Can anybody who holds two different offices
be justified in doing two contradictory things ?

Sardar Sajjan Singh : Leaving the Ministers, is there no other
officer who is in receipt of fixed conve ânce allowance ?

Chief Minister : So far as I think, there is none.

Sardar Sajjan Singh : Are not the Tehsildars and Niab-Tehsil-
dars in receipt of fixed conveyance allowance ?

Chief Minister : There is difference between conveyance
allowance and travelling allowance.
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Shri Amar Nath Vidyalankar : Is it a not a fact that the report of 
the Public Accounts Committee was unanimously adopted by the 
House ?

Chief Minister: I would refer the non. Member to the
proceedings of the House.

RULES OF TRAVELLING ALLOWANCE AND CONVEYANCE
ALLOWANCE.

*2719 Sardar Sajjan Singh : Will the hon. Chief Minister be
pleased to state whether the Government has ever made enquiries from 
their' other sister States* in India about the rules of Travelling 
Allowance and conveyance allowance allowed to the hon. Ministers, 
Heads of the Departments, and 1st and 2nd grade Government officers ?

i-i ■ ,, •* . ,
The hon. Dr. Ghpi Chand Bhargava:

Yes; such enquiry has beem made in respect of hon. Ministers 
from all State Governments, and in respect of officials of various 
categories from the States of Bombay and Uttar Pradesh.

Sardar Sajjan Singh : Will the hon. Chief Minister say on the
basis of inquiries made from other States if he has noted any difference 
in the rules in question ?

Chief Minister : I don’t remember.

Sardar Sajjan Singh : If I give notice, will he reply to my
question ?

Mr. Speaker : When the hon. Member is getting replies to his
questions already put, he will get replies to the questions he will put 
hereafter also.

*
Sardar Sajjan Singh : Will the hon. Chief Minister say on the

basis of enquiries made from other States if he has found any difference 
in the rates of travelling and conveyance allowances admissible to 
first and second grade officers in other States and in this State ?

Chief Minister : I have to give the same reply.
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NOMINATIONS OF EXTRA ASSISTANT COMMISSIONERS
IN THE STATE.

*2~66. Shri Prabodh Chandra : Will the hon. Chief Minister be
pleased to state the procedure the Government adopts while making 
nominations of Extra Assistant Commissioners in the State :

The hon. Dr. Gopi Chand Bhargava :

Nominations to the posts of Extra Assistant Commissioners are 
made from amongst Tehsildars, Naib Tehsildars, Ministerial Government 
servants and temporary officers working in temporary department. 
When there are vacancies in the cadre of the P.C.S, (Executive Branch) 
nomination rolls of suitable candidates are called for from the Heads 
of Departments concerned. On receipt of the rolls, a selection, is 
made by Government and then the Public Service Commission are 
requested to adjudge the suitability of the selected candidates.

Shri Prabodh Chandra : Is it a fact that instead of the Heads
of Departments i. e. Commissioners etc. making nominations for
promotion to the posts of Extra Assistant Commissioners, the Ministers
themselves recommend names to them for nomination ?

#

Chief Minister : The procedure laid down in the rules is observed.

Shri Prabodh Chandra : Is it w.thin the knowledge of the hon.
Chief Minister that some hon. Ministers have been writing to the 
Commissioners to forward to them the names of such and such persons 
for piomotion ?

Chief Minister : We have been acting in accordance with rules.
The Chief Minister is responsible for seeing to it that the procedure laid 
down in the rules is followed.

Shri Prabodh Chandra: Is it also provided in the rules that if
the Commissioner does not consider a person suitable for promotion 
a Minister may ask him to forward his name ?

Chief Minister : I refer the hon. Member to the rules.

Shri Prabodh Chandra : Is it a fact that the Commissioner,
Jullundur Division did not want to forward the names of two 
Tehsildars on the ground that there were better and senior men on 
the list who could be recommended for promotion but he was made to 
do so by an hon. Minister ?
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Chief Minister : I have not yet seen the papers regarding the
promotion of Tehsildars to the E.A.C, cadre.

Shrl Prabodh Chandra : Is it not a fact that the hon. Minister 
for Revenue got the names of two candidates forwarded by the 
Commissioner even though he was of the view that they were junior 
and less suitable as compared with some others ?

Chief Minister : So far as I think, this is incorrect.
!

Shri Prabodh Chandra : If I furnish further details of the case,
will the hon. Chief Minister hold an inquiry ?

Chief Minister : The question of holding an inquiry does not
arise

Shrl Prabodh Chandra : Has the hon. Chief Minister received any
report from the Heads of Departments, i. e. Commissioners that they 
are compelled by some hon. Ministers to forward the names of junior 
persons for promotion ?

Chief Minister : There is no truth in it.

Shri Ram Sharma ; Is the hon. Chief Minister convinced about 
what he says ?

Chief Minister: I am more convinced about my answer than
the hon. Member is about his question.

Shri Ram Sharma: I have asked whether the hon. Chief
Minister is convinced that the rules are being properly acted upon ?

Chief Minister : I have replied that l am more convinced about
their being acted upon than my hon. Friend was when he put his 
question.

Shri Prabodh Chandra : Is it not a fact that the nomination
roll of the son of Sardar Bhag Singh, Retired Superintendent Police, was 
sent for from Commissioner Jullundur?

Chief Minister : I do not know for which post is the son of
Sardar Bhag Singh a candidate. If he is a candidate for the post of 
Tehsildar, 1 can only say that I have not yet seen the rolls for tehsil- 
aar-ship.
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Shri Prabodh Chandra : Will the Tehsildars be nominated as
E. A. Cs. at the recommendation of the Commissioners or on the 
recommendation of the hon. Ministers?

Chief Minister: Everything will be done according to the
rules.

RESTORATION OF FINES AND PROPERTIES TO POLITICAL 
SUFFERERS IN THE STATE.

*2767. Shri Prabodh Chandra : Will the hon. Chief Minister be
pleased to state :—

(a) the names of political sufferers whose fines and properties 
have been restored to them by the Government;

(b) the number of applications for refund of fines that are 
still pending?

The hon. Dr. Gopi Chand Bhargava :

(a) Two statements containing the desired information are 
laid on the table.f

(b) 189.

Shri Prabodh Chandra ; By what time will the pending applica
tions be disposed of ?

Chief Minister : No definite date can be given.

- Shri Prabodh Chandra : When will the Government consider the
cases of those persons to whom the fines1 have not as yet been 
refunded?

Chief Minister : Enquiries are being made.

Shri Prabodh Chandra : Does the Government in these cases act
on the advice of the officials or it takes into account the recommenda
tions of the non officials as well ?

Chief Minister : All relevant evidence is taken into considera
tion.

f  Kept in the Library.
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Shri Prabodh Chandra : Is it not a fact that in the case cf me
Sardar Ram Singh the advice of a committee of non-officials 
consisting of Sardar Piara Singh, Sardar Harjab Singh and Sardar 
Ajit Singh M.L.A , was set aside and the recommendation of the 
Deputy Commissioner was accepted ?

Chief Minister: I am not in a position to say anything about
.specific cases off-hand.

Shri Prabodh Chandra : Will the Government while deciding the
refund cases consider the recommendations of the non-officials along 
with those of the officials?

Chief Minister : All available evidence wall be considered.

INTRODUCTION OF PANCHAYAT SYSTEM IN JAILS.

*2784. Shri Amar Nath Vidyalankar : Will the hon. Chief
Minister be pleased to state whether the Government has considered 
the report of the Jail Reforms Committee and how the recommenda
tions of that committee are proposed to be implemented?

The hon. Dr. Gopi Chand Bhargava :

The Report of the Jail Reforms Committee, a copy of which has 
already been supplied to each hon. Member of the House, is being 
considered by Government in stages. The recommendations contained 
therein have been divided into 4 categories—A.B. J. & D. The re
commendations in category 'A* are those which can be implemented 
either without incurring any expenditure or by incurring only nominal 
expenditure. Recommendations in category ‘B ’ are those which would 
involve some expenditure but deserve immediate implementation. 
Recommendations in Category 'C' can wait for better times while 
those in category VD’ will be reported on by the Inspector General of 
Prisons, Punjab, after he has consulted the other Depaitments con
cerned wHh their implementation.

Recommendations in category ‘A’ have been considered by the 
Council of Ministers A statement showing the decisions taken is laid
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on the table|. Necessary orders for their implementation have been 
issued to the Inspector General of Prisons, Punjab. Recommendations 
in category ‘B ’ will be considered by the Council of Ministers very 
shortly while the recommendations in categories ‘C* and ‘D* will be 
considered later.

Shri Amar Nath Vidyalankar : W hy did the Governmentjnot
consider the question of giving facilities to the prisoners as suggested 
by the Jail Reforns Committee by way of making bathing arrangements 
for them or fitting their kitchens with wire-gauze so urgent and 
important so as to take immediate action on it?

Chief Minister : Action will be "taken on all recommendations
according to the category in which they have been placed.

>
Shri Amar Nath Vidyalankar : But why has not this question

been regarded as urgent and important?

Chief Minister: I have already said that the recommendations
in category “ A0 have been considered and the recommendations in 
other categories will be considered in due course. The facilities 
referred to by the hon. Member will surely be considered according to 
the category in which they have been placed.

Shri Amar Nath V dyalafakar : I ask as to why such a matter
has not been placed in category " A ” .?

Chief Minister : Matters which involved nominal expenditure
were placed in category ‘ ‘ A”  and those which called for appreciable 
expenditure were placed in other categories.

Shri Amar Nath Vidyalankar: How does the hon. Chief
Minister think that these facilities would have cost much?

Chief Minister : I would ask the hon. Member to read my
reply a little more carefully.

r  - r  t-  -  X

CHANGE IN PORTFOLIOS OF HONOURABLE LABOUR
MINISTER.

*2787. Shri Prabodh Chandra : Will the hon. Chief Minister 
be pleased to state the reasons why certain portfolios have been taken 
away from the hon. Labour Minister ?

JKept in the Library,
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The hon. Dr. Gopi Chand Bhargava :

Allocation of business of Government of the State among Ministers
is made by the Governor under Article 166 (3) of the Constitution of
India on 'the advice of the Chief Minister. The change in allocation of/
business among hon. Ministers was made for administrative reasons.

Shri Prabodh Chandra : Did the Governor make a mistake in
giving the portfolios or in withdrawing them ?

Chief Minister : It is a secret matter, and I cannot reply to such
a question.

Shri Prabodh Chandra : Is it not a fact that the portfolios were
withdrawn from the hon. Minister as a colleague of the hon. Chief 
Minister threatened that he would go against him if he were not to 
withdraw these portfolios ?

Mr. Speaker : Disallowed.

Shri Prabodh Chandra : Is the hon. Chief Minister aware that
this withdrawal of the portfolios has become the talk of every town ?

Shri Prabodh Chandra : What were those departmental considera
tions which led to this hon. Minister being deprived of so many of his 
portfolios ? %

Chief Minister : It is a secret matter and I cannot reply to it.

Shri Prabodh Chandra : Is it not a fact that a certain colleague
of the hon. Chief Minister told him that if he did not take away those 
portfolios from the Minister, he would work against the Chief Minister ?

Chief Minister: I know, Sir, that certain members pose to be
members of my party but are working against me.

Shri Prabodh Chandra : Sir, we have taken the lead from him.
He was a member of the Cabinet and he worked against his own 
leader.

Chief Minister : It is wrong.

Chaudhri Lahri Singh : It is aboslutely correct. He betrayed
the leader.

Shri Ram Sharm* : The hon. Chief Minister has stated that
portfolios are allotted to different Ministers on considerations of
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departmental efficiency. At pressnt one of the hon. Ministers holds 
porfolio for only one department while another is in-charge of a large 
number of these. May I know wherein lies the good of the State in 
this arrangement ?

Chief Minister : I have already stated that I cannot answer this
question as I am under oath of secrecy.

Shri Ram Sharma : How does this matter concern the oath of
secrecy which the hon. Chief Minister has taken ?

Mr. Speaker : It does affect the oath of secrecy and several other
things.

\

CHANGE IN PORTFOLIOS OF HON. LABOUR MINISTER.

"2788. Shri Amar Nath Vidyalankar: Will the hon. Chief 
Minister be pleased to state the reasons why the hon. Minister 
for Labour has been relieved of the charge of Departments other than 
that of Labour ?

The hon. Dr Gopi Chand Bhargava :

Attention of the honourable Member is invited to the answer 
given to Starred Assembly Question No. 2787f.

Shri Prabodh Chandra : Is the hon. Chief Minister aware of the
fact that there are only twenty thousand labourers in this State who are 
members of labour organisations ? What is the necessity of having a 
separate Minister for dealing with labour ?

Mr. Speaker : The hoii. Member is giving expression to his opinion.

Shri Prabodh Chandra : May I know if the Labour Department is
so important that a separate Minister is required to deal with it ?

Sardar Bachan Singh : It is being said that some portfolios have
been taken away from the hon. Minister for Labour as he is not keeping 
good health. May I know if this is correct ?

tVide page 21 ante.
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TRAVELLING ALLOWANCE SURRENDERED BY HON. 
MINISTERS IN THE STATE.

*2838. Sardar Bachan Singh : Will the hon. Chief Minister be 
pleased to state : —

(a) whether any of the hon. Ministers voluntarily surrendered
any amount out of their Travelling Allowance due to 
them during the months of January, February and March 
1949;

(b) if the answer to part (a) above be in the affirmative the
list of such Ministers together with the amount surrendered 
by each one of them ?

The hon. Dr. Gopi Chand Bhargava : 
\

(a) Yes.

MONTH AMOUNT
t

(b) Hon. Sardar January, Rs. 146 14 0
Kartar Singh 1949

Hon. Sardar January, Rs. 86 4 0
Paitap Singh 1949

February, Rs. 988 12 0
1949

Shri Prabodh Chandra : May I know the reason why the hon.
Ministers do more tourring in winter than in summer ?

Mr. Speaker : That is not relevant.

Sardar Sajjan Singh : What reasons did they give for making
these refunds ?

Chief Minister : It is for those who refunded these to give the
reasons.
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SUPERINTENDING ENGINEER UPPER BARI DOAB
CANAL AMRITSAR.

*2840. Sardar Bachan Singh : Will the hon. Chief Minister
be pleased to state :—

fa) whether any complaints of inefficiency were made by S. 
Sajjan Singh, M. L. A., to the Superintending Engineer, 
Upper Bari i >oab Canal, Amritsar, vide his letters Nos. 141 
to 143 dated 28th January 1951 ; if so, the nature of 
complaints so made;

(b) w hether any enquiry was made by the Government in the 
matter ; if so, with what results ?

The hon. Dr. Gopi Chand Bhargava :

(a) Yes. Three letters complaining of delay in the disposal of 
certain cases of Warabandi and splitting of outlets etc., 
were received on 31st January, 1951.

(b) The complaints are under investigation.

Shri Ram Sharma : When did the investigations start and when
are these likely to end ?

Chief Minister : As I have already stated in my reply, the
complaints were received on the 31st January, 1951, and investigations 
were started soon after.

, BHAKRA AND NANGAL SCHEMES.

*2851. Dr. Sant Ram Seth : Will the hon. Chief Minister be 
pleased to state :—

(a) the progress made in the Bhakra Dam Project so far and 
when it is likely to be completed ;

(b) the time by which the Nangal Scheme is likely to be 
completed ;

l
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[Dr. Sant Ram Seth]
(c) the total amount of money that has already been spent 

thereon and the estimated amount which is required to 
' complete the schemes ?

The hon. Dr. Gopl Chand Bhargava :

â) The work on the Diversion Tunnels of the Bhakra Dam 
is in progress. Approximately 40o!o of the entire enlarge
ment on the Diversion Tunnels has been completed todate.

The Township for housing the construction personnel at Nangal 
has been completed. Road'and Rail communications from Rail head 
at Rupar to the Dam site have been established.

The project is expected to be completed bv the year 1957-58 
provided funds are available to the extent required for each year 
during the course of its construction, which has been planned to be 
completed by 1957-58.

(b) 1952-53

(c) The total amount that will be spent by the end of the 
current year will be Rs. 22*6 crore. Rs. 85*4 crore more 
are required to complete the Scheme.

Shri Prabodh Chandra : Is it not a fact that the estimates
supplied by the hon. Chief Minister regarding the boring of tube-wells 
in the State were based on the assumption that the energy produced 
from Nangal would be used for that purpose? How is this surplus energy 
proposed to be consumed now?

Mr. Speaker : That does not arise out of the main question.

Sardar Bachan Singh : The hon. Chief Minister has stated that
Bhakra Project is likely to be completed by 1957-58 and the Nangal 
Project is expected to be completed by a952-53. May I know if funds 
are available for the latter project?

Chief Minister : Yes, funds are available for the completion
of Nangal project.
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CONSTRUCTION OF A BUND NEAR DHARAMKOl RANDHAWA 
DISTRICT GURDASPUR.

*3005. Chaudhri Sundar Singh : Will the hon. Chief Minister
be pleased to state

(ax whether it is a fact that a representation was made to 
him by Mahasha Anant Ram, President, Tehsil 
Panchayat Union, Batahi, District Gurdaspur, for the 
construction of a bund near Dharamkot Randhawa, when 
he visited Chonawala, District Amritsar and Dera Baba 
Nanak, District Gurdaspur ;

(b) whether he is aware of the fact that when the Commiss
ioner Jullundur Divis on visited Dera Baba Nanak a 
representation was also made to him in this connection ;

(c) if the answers to parts (a) and (b) above be in the 
affirmative, the action taken by the Government in the 
matter ?

The hon. Dr. Gopi Chand Bhargava :

(a) Yes.

(b) Yes.

(c) An estimate for repairs to Dera Baba Nanak Bund near
Dharamkot Randhawa has been prepared and is under 
consideration.

Shri Prabodh Chandra : Does the hon. Chief Minister remember
that during discussion of the situation created by floods, he gave 
an assurance that dams would be constructed or repaired 
before the next rainy season ? May I know if the Government 
intends to complete that work in time ?

Chief Minister: The Government will do as much as possible.

Shri Prabodh Chandra : What steps has the Government taken 
to assure the people that their difficulty in this behalf would be 
removed in time ? _

(9) 27
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JHAJJAR ROAD

*2444. Shri Ram Sharma : Will the hon. Minister for Public
‘Works be pleased to state :—

(a) the period for which the Jhajjar Road in Rohtak Munici
pal limits is lying in a bad condition;

i
(b) the reasons for not repairing or reconstructing it ?

The hon. Captain Ran jit Singh :

(a) For the last one decade.

(b) Before partition, the financial position of the Committee 
was poor. Steps are, however, now being taken to have 
the road reconditioned.

Shri Ram Sharma : When did the financial position of Rohtak
Municipal Committee become bad and when did it improve ?

Minister : So long as the condition of Rohtak Municipal
Committee was bad it could not repair that road. The hon. Member 
must have noticed that the road is under reoair now.

Shri Ram Sharma: The hon. Minister h>s stated that the
financial condition of Rohtak Municipal Committe remained bad for 
a decade. I wish to know as to when did it improve and upto which 
day did it remain bad ?

Minister : I have already replied that question.

FOREIGN TECHNICIANS FOR NEW CAPITAL.

*2852. Dr. Sant Ram Seth : Will the hon. Chief Minister be
pleased to state : -

(a) whether it is a fact that a deputation consisting of 2 or 3 
high officials of the Government visited a few foreign 
countries to employ foreign technicians for designing and 
planning the New Capital at Chandigarh;
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(b) the monthly salary of each such technician and other 
terms of service, if any ;

fc) the total expenditure incurred on the visit of the officers 
referred to above to foreign countries for the purpose ?

The hon. Dr. Grpi Chand Bhargava :

(a) Yes (Two officials only).

(b) (i) Architectural Adviser to Government, Punjab, at 
£ 20001- per annum as honorarium plus £ 30/- a day as 
daily allowance for his stay in India subject to a maximum 
of £ 4,000/- per annum inclusive of honorarium.

(ii) Two Senior Architects at £ 3,000/- each per annum 
(Rs. 4G,OuO/- per annum and Rs. 3333/* per mensum each).

( i i ) One Senior Architect at £ 1,800/- per annum (Rs. 24,000/- 
per annum and Rs. 2,000/- per mensem).

Their terms of service are governened by the agreement 
executed by them on the form prescribed by the Punjab 
Government. ,

(c) The'High Commissioner for India, London, has not yet 
intimated the expenditure incurred on the two officers' 
de'egation which visited Europe. The Estimate of the 
expenditure amounted to Rs. 16,000/- excluding salaries 
of the two officers which would have been paid in any

’ case

Shri Amar Nath Vidyalankar : The Estimates Committee criti
cised this expenditure in connection with sending of Goverment officers 
abroad for recruiting technicians and recommended to the Government 
that it should obtain the approval of the House for this action. Does 
the Government propose to act on that recommendation ?

Mr. Speaker : That is a request for particular action.

Shri Prabodh Chandra : Are these two officers who went abroad (
for recruiting teclmiciai ex erts better qualified teachnically than 
those whom they had to select ?

Chief Minister : I do not possess the exact list of their qualifica
tions.
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Shri Prabod l Chandra : Is tho Cnief Engineer who went abroad
for making selection of experts not capable of doing the work himself ?

Mr̂  Speaker : This is a question of opininon.

Shri Parbodh Chandra : May I know if it is in the knowledge
of the hon Cnief Minister that the persons who have been enlisted 
possess higher technical qualifications than the persons who went to 
enlist them ?

Chief Minister: Their qualifications are in their respective lines
and departments.

Shri Prabodh Chandra : May I know how a person could appoint
a man possessing qualifications in a line different from his own ?

Chief Minister : My learned Friend has no knowledge in the *
matter of recruitments He should try to acqu re that.

Shri Ram Sbarma : May I know the na nes of the officers who
went abroad for this purpose ?

Chief Minister : Mr. P. N. Thapar, and Mr. P L. Verma,
Superintending Engineer.

Shri Ram Sharma : Is it a fact that Mr. P. N. Thapar has
nothing to do with engineering ?

Chief Minister : He is the administrator and the second member
of the delegation was an engineer.

LIBRARIES MAINTAINED BY PANCHAYAT DEPARTMENT.

*2962. Shri Virendra : Will the hon. Minister for Public Works
be pleased to state:-

fa) the number of Libraries working under the Panchayat 
Department in different parts of the State;

(bj the total amount spent by the department annually for 
purchasing books for these libraries;
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ic) the authority which selects these books, and the criterion 
adopted by which the books for the purpose are judged;

(d) the names of the book-sellers from whom these books are 
purchased ?

The hon. Captain Ranjit Singh :

(a) 25 libraries at tehsil headquarters and 705 libraries in 
villages under p mchayats.

(b) Rs. 6,000/- on tehsil libraries and Rs. 4,000/- on village 
libraries.

(c) A committee consisting of an officer of field staff and two 
officials of Head Office. This Committee consults the 
panchayats regarding the languages in which they need 
the books and the names of the books and then makes the 
selection keeping in view the type of books suited for 
villages.

(d) There is no approved list of book-sellers from whom the 
books are purchased. The purchases are made from the 
open market by the aforesaid committee after obtaining 
quotations.

Shri Virendra : May I know the qualifications of the officials
who are deputed to make purchases of these books ?

Minister : I cannot tell that off-hand.

Shri Virendra : May I know if they are educated ?

Minister : All officers are educated.

Shri Virendra : Will the hon. Minister please, tell their names ?

Minister : I require notice.

Shri Virendra ; M ty I know if the hon. Minister has also been 
consulted in this matter ?

Minister : Consultation with me was not necsssary, since the
matter is not so important.

Shrimati Sita Devi : May I know if the books are purchased on
having a look at their titles or after going through them ?
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Minister : They are purchased after going through them.

Shrimati Situ Devi : May I know if the subject matter of a large
number of books purchased for* these libraries is not good ?

Minister : Books are always purchased after considering their
subject matter. Their names are sometimes misleading.

Shri Prabodh Chandra : The hon. Minister has stated that there
are about 70 ) libraries under the panchayats and Rs. 4,00') have been 
allocatedforthem.In this way, every library gets about Rs. 5/10. 
Does the Government not consider this small amount as insufficient ?

Minister : Yes, it is insufficient. It will be enhanced when we
have more funds.

Shri Prabodh Chandra : Is it a' fact that so long as this Govern
ment is in power, nothing will be done to improve the lot of the 
people ? (Interruptions)

Minister : This Government has air ady done a lot for the
people

Shri Virendra : Is it a fact that the Education Department
maintains a list of approved books for the libraries ?

Minister : Books are purchased after selecting them from those
lists; but some are selected otherwise also.

APPOINTMENT OF DEPUTY TRANSPORT CONTROLLER.

* 2649. Shri Virendra : Will'the Ton. Minister for Revenue be
pleased to state:-

(a) wh ther the post of Deputy Ti an sport Controller has 
been filled up; if so, since when and by whom;

(b) whether the case of the person appointed was submitted 
to the Public Service Commission for approval; if so, the 
nature of recommendation of the Public Service 
Commission ?
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Parliamentary Secretary (Fhakur Beli Ram) :

(a) It is not clear to which particular post of Deputy 
Transport Controller, the hon. Member refers.

(b) The particular post or person referred to may be named 
first.

Shri Virendra : On a point of order, Sir. In my original question
I had mentioned the name of the person about whom information is 
required. I do not know who has omitted the name, with the result 
that information is being denied to me.

Mr Speaker : Are there more than one Deputy Transport 
Cvrnti oilers ?

Shri Virendra : I don’t know.

Parliamentary Secretary : There are three Deputy Transport 
Controllers.

Mr. Speaker : I am sorry I cut out the name from the question
being under the impression that there was only one Deputy Transport 
Controller. The hon. Member can now tell the name and get the 
information he requires.

Shri Virendra : Will the Parliamentary Secretary be pleased to
state the number of the Deputy Transport Controllers ?

Parliamentary Secretary : They are three.

Shri Virendra : May I know their names ?

Parliamentary ‘ Secretary : First is Mr. Amrit Lai, Deputy
Transpot Controller, Operations; second is Lala. Sita Ram and the 
third has not yet been appointed.

f
Shri Virendra : May I know whan Lala Sita Ram was appointed ?

Shri Virendra : Is it a fact that the Public Service Commission
was not consults d before making this appointment ?

Parliamentary Secretary : Public Service Commission was inform
: " i : I

ed accoiding to the rules.

Shri Ram Sharma : Is it not a fact that the Parliamentary
Secretary has invited trouble for himself by disclosing the names of 
the Deputy Transport Controllers ? {Laughter)
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Parliamentary Secretary : No t̂hat is not a fact.

Shri Ram Sharma : May I know what action the Public Service 
Commission took when it was informed of the appointment of Lala Sita 
Ram ?

Shri Ram Sharma : When would Lala Sita Ram complete six
months of service ?

Parliamentary Secretary : I require notice.

Shri Prabodh Chandra : Is it in the knowledge of the hon.
Minister or the Parliamentary Secretary that the Public Service Comm
ission protested against the appointment of this man ?

Shri Prabodh Chandra : May I know if this Lala Sita Ram is
tl e same person who was rejected by the Public Service Commission in 
the united Punjab ?

Shri Prabodh Chandra : May I know if he was rejected by the
Public Service Commission of the Utter Pradesh ?

Chief Minister : It is possible, he is the same man. But these

supplementaries are irrelevant owing to the fact that the question is 
silent ab >ut the name of the particular Deputy Transport Controller.

Mr Speaker : I am sorry to say that the Government is not
straight enough in giving replies to certain questions with the result 
that I have to allow more supplementaries.

Chief Minister ; Sir, my submission is that the name of the 
person about whom information was required was not given in the 
question and, therefore, we could not collect the necessary information. 
In such a case ho \ can we reply to questions as to whether that person 
was rejected by the Public Service Commission of U. P. or the united 
Punjab, or not.

Mr. Speaker : I have to allow supplementary questions so that
the hon. Member may get some info’ mation. If the Government have 
no knowledge they should clearly say that they have no knowledge. 
But all the same, it is my view that questions which should be answered 
in certain cases, are avoided by the Government or some definite and 
clear answers are not given. In such cases I allow more supplementaries 
to be asked till I find that the hon. Members have got s)me informa
tion.
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Chief Minister : May I most respectfully draw your attention to
the fact that if the Government does not want to give any reply they 
can keep quiet and similarly they in reply to supplementaries also 
can keep silent. I respectfully request ’< ou to allow those supple
mentaries only to which you can see that Government can reply.

Mr. Speaker : How can I know that the Government can reply
to a particular supplementary or not The only thing by which I can 
judge a supplementary question is that it should be relevant.

REPORT OF THE ESTIMATES COMMITTEE 1950-51

Thakur Pancham Chand : Sir, I present the Report of the
Estimates Committee on the Budget Estimates 1950-51.

TRANSANCTION OF GOVERNMENT BUSINESS ON THURSDAY
15THMRACH 1951.

Chief Minister : (The hon. Dr. Gopi Chand Bhargava) (Hindi) :
Sir, I beg to move :—

That Rule 23 of the Punjab Legislative Assembly Rules be suspended 
and that Government Business be transacted on Thursday, 15th 
March 1951.

Sir, last time I stated that the work in connection with the 
Budget was to be finished before 31st of March; so the Government 
intends taking tomorrow for official business. For non-official business 
we have 22nd and 29th. So the hon. Members will have ample 
opportunity for such business on those two days.

Mr. Speaker : Motion moved—

That Rule 23 of the Punjab Legislative Assembly Rules be suspended 
and that Government Business be transacted on Thursday, 15th  
March 19 51.
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leader of the House not to take non-official days. But as the 
Punjabi saying goes .

^ fsra1 fHB wi, 1
. Tr s ?it rr 1

!- A

In spite of repeated requests from all quarters the Leader 
of the House is adamant in taking non-official days. In
October Session it - was said that the Session was short and 
the business before the House was heavy so non official day 
should be utilized for official work. Now in the Budget Session, 
even though the. Session is quite long, the same'excuse is put forth. 
Has anv a si integer.or some hakim told that the session • u>t be 
adjourned by 31st of March ? .If the Government ins heavy work . to . 
dispose.of,, the-session should continue even, after 3d st of March There 
is no reason why nou-official day should - be taken. We 'are. as a 
matter .of fact/ 1 prepared: to. hf.ve’cfue or two sittings mb re if the Goveni- 
ment so desires.' We are prepared -to'yforego evi n • hob days for that, 
purpose. Then ,..iwhy ; is it t hat the rights of a lie Ivon. Members are 
being usurped, , in. this manner,?• .It:is injustice to the hbrv.'Members 
and 1 lie public at large. On-official days, the rules ‘are such,'That the 
hon Members are unaide to bring'in measures-to their - liking bo I
would request the Leader of the House o withdraw, this motion. ’

Mehta Ranb> Singh (Ludhiana a id Ferdzepore, .General,-: Rural) 
■ H i n d i ) :  ' 'Sir, I don’t wish' to oppose the moti-n now; In fact, 
tiie Government can take a. norvobiciat d.iy a or t! i ; pa pose of 
transacting official business. Bid there mould be some urgent and 
immediate need for it It is my ooiiiion that some important 
proVems should be dLon>wd if -meh d 17 is ' > bn t iken at II The 
hou. M-.-mbers should bn allows I to di-cuss such matters as are of 
urgent nature and which concern the p* >plo geueraliv. The problems 
that the public in our State is facing should, be,, Lully discussed and 
solved In rhG connection I wish to bring to the notice of this House 
that although the Parliament is discussing the Budget,: but still it 
is able to find and spare .time to. discuss the adjournment motion;which' 
was recently tabled before it. It considered it proper to take steps in 
this important matter. But this State has strange ways of its own. 
Although mauv proVems concern us deeply yet we.have not been able 
to discuss them ia the lious An opportunity should be given for the
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Sir, the Supplementary Estimates, which were presented to the 
House the other day, were passed by it day before yesterday. But 
under the rules it is necessary to pass an Appropriation Bill relating to 
these estimates. I, therefore, in pursuance of Article 204 (1) of the 
Constitution of India, read with Article 205 thereof put forward this 
Bill and commend it to the House for approval.

Mr. Speaker : Motion moved :

That the Punjab Appropriation (Mo. 3) Bill be taken into consideration 
at once.

Sardar Bachan Singh (Ludhiana Central, Sith, Kural) (Hindi) : 
Sir, the Appropriation Bill, introduced by the hon. Chief Minister, 
includes an item of rupees one lakh, which has been demanded in 
connection with the destruction of locust swarms, which have invaded 
our State. Sir, in the beginning of this Session we were given an 
assurance that herculean efforts were going to be made for combating 
the locust menace. So we passed the supplementary demand for this 
purpose without any loss of time: But what is the situation in the
State, that has arisen as a result of .the invasion by the locust swarms. 
I would just refer you to a news item appearing in the Tribune of 13th 
March, 1951.

Mr. Speaker : To which Demand does this expenditure relate and
on what page of the Supplementary Estimates does it appear ?

Sardar Bachan Singh : It relates to demand No. 9 and it appears
on pages 22 and 23. Well, Sir, I was going to quote a news from the 
Tribune with regard to the locust menace in Kangra. It runs 
thus :

The Kangra valley is under the threat of the ‘ winged ’ menace. 
Locusts have invaded more than half a dozen places, like Kuiu 
Paijn ;th, Palampur, Hamirpur, Kangra, DhaTamsala, Mangwal, 
Rohlu and Jassur stietching over an area of let) miles. Mr. R. N. 
Luthra, Deputy Commissioner is guiding anti-locust operations. 

Palampur sector was cleared by over 1500 military, police and public 
volunteers Fighting under the supervision of S, Ralbir Singh 
Randbawa, A. I). M.

In Hamirpur, operation.. were spear-headed by the public. Farmers
smoked out locusts from every field. Dharamsala was attacked, bŷ  
swarms for two hours. Military help' was summoned. Soldiers 
and college students won everybody’s appreciation by their tireless 
and splendid work.
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No report of any appreciable damage has been received so far at the 

headquarters. The valley is not yet out of. , the wood Fresh 
swarms are reported to be heading towards Palampur from Darciiig 
Mandi. The District lacks efficient fighting equipment. In Dhamm- 
sala operations alone, only 2 of the 20 stirrup-pumps were in 
working order. Import of pumps and flamfe - throwers alone can 
make the fight really effective. .

Well, Sir, this news was from Dharamsaia and now another news 
from Amritsar has come. It also appears in the Tribune of 14th March, 
1951. The district of Amritsar has been invaded by a new and a big 
swarm of locusts. The news runs thus

. ..1 .-V
. . .  : -- >

Three more locust swa ms invaded Amritsar District "yesterday, the
biggest of them crossed the Beas last, evening. Twenty villages of:
Amritsar and Tarn Taran tehsils, between- the 10 miles , .belt from
Sheron Bahga to Vairowal are affected.

, r ' - ; ■ ■ . 'J
Military authorities have detailed mo re troops, thous --nsteof .

villager^ civil dians and officials ate engaged in th ta>k .of exteftnjk>-
nation of locusts. S.-Narinde' Singh, B;ig idier, Sar.lar Nand Si ugh
and Chaudhri Bhim Singh have visited these villager

Vairbwai -and some, villages, which were cleared of locusts ea; lifer.,"; are 
'•affected once again. Damage-to t ees and foddei is reported.

The matter does not stop here. There is yet another news about 
the locust menace.

Reports received from Ivingra Di ariet sugge aohut several swarms of '

locusts have Settled over the three tahiiis ' ot Kulu, Palumpiir and 
H'amira. '

The rituatior< in Amritsar district, which was only recently at tack-d, 
is stated to be-.growing woi\>o with the arrival of fresh swarms In 
Jullunder Di tri;-t only five villages in Nikodar Teh dl are no.v 
affected.

You will see, Sir, that these new- fai Iv indicate the difficult situation 
created by the locust swarms. ■

Mr. Speaker: Since the guillotine is to be applied at fi O’clock, I 
think a tiine-ldmit should be fixed for speeches. So I fix 3 0 minutes 
and 15, minutes.

Sardar Bachan Singh : Since I have to  speak a lot on this Bill
and when there are very few hon. Members who would participate in
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the discussion, I request that you may be pleased to give me more 
time..

Mr. Speaker: I think 30 minutes are sufficient for the hon.
Member.

Sardar Radian Singh : Very well, Sir. Some time back we
received reports to the effect that for the first five or six days 
of the invasion of locusts in Hoshiarpur district, the Deputy Com
missioner failed to take effective steps for the extermination of 
locusts. In this connection, I may point out that when a meeting of 
the officers of the locust affected districts took place, the Deputy 
Commissioner of Jullundur remarked that bangles should be sent to- 
the people of Hoshiarpur. Now, Sir, if a Deputy Commissioner of one 
district can say things like that regarding another district, then it can 
well be imagined, how far the officers,of that district have failed to 
discharge their duti s in respect of destruction of locusts. Then, what 
do we find about the efforts made in the Kangra District to destroy 
the locusts ?> This district lacks; effkient equipment, necessary for 
fighting the locust menace. It is reported that in Dharmsala 
operations a good number, of stirrup-pumps were found to be not in 
working order. Similarly reports emanating from Jullundur indicate 
that there has been more of a show in the locust destruction operations 
than of a solid work. T am of the opinion,that if the work of'exter
minating locusts bad been tackled properly, then this menace would 
have been brougnt sufficiently under control by this time. Now, Sir, it 
was on January 28 of this year that the locusts swarms visited Ludhiana 
District coming there via the Patiala Union and then they swarmed 
Ambala and other districts. Only a very few swarms came from 
Pakistan but mainly they came through PEPSU. Now from 28th 
January to this day of 14th March, the period is sufficiently long. If 
the Government's endeavours to combat the locust menace during a 
period of one and and a half month, have not proved a succses, then
it becomes ~ matter of great anxiety. I have no mind to censure
the Government on this score because this locust menace has a direct✓
bearing ori the food problem which my party has decided not to 
make a political question.

Mr. Speaker, 11 feel, Sir, that our State is faced with a serious 
calamity. The conditions obtaining at present in our State are such
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that one cannot do without arriving at the conclusion that in the 
districts of Rohtak, Gurgoan, and in some areas of the Ferozspore 
District, the crops, have suffered a very heavy loss due to lack of rains. 
If we do not have rains in time, I am afraid, there would be a tremen
dous defecit of foodgrains in our State. At the same time there is no 
denying the fact that it is not within our power to control rai is. But 
so far as the locust menace is concerned, it is within our power to fight 
it and thus exterminate it .As a matter of fact we can undertake the 

destruction of locusts to a gre it extent. But it has been 'experienced 
and I am really constrained to remark that our Government instead of 
employing new methods is following old lines in combating the locust 
menace. By following the old lines, our Government will be instru
mental in creating worst and dreadful type of famine conditions in our 
Stade. Only a few days ago, l wis given to understand that the Central 
Government were going to depute some experts to help us in combating 
the locust menace. Ido  not know whether they have arrived and 
started the work. In case they have arrived I do not know in what 
areas have they started their work. However, there is no denying the 
fact and I am sure, my hon Friends will agree with me when I say 
that the destruction and the extermination of the locust swarms with 
unabatedjperseverenceand strength is the crynig need of the hour. So far 
as the Punjabis are concerned, they are not scared by Jivhatya as people 
in other States feel that it is a sin to kill the locusts. In fact they are 
out to kill any* insect or animal which puts their very existence iu 
jeopardy. This is not all. They are prepared to co-operate with the 
Government in combating this menace. It is abundantly clear from 
the information which I have been receiving from time to time from the 
various sources of the Government that the people of our State are 
co-operating with the Government in fighting this menace. Moreover, 
the officials of the Government have expressed their appreciation more 
often than once to the effect that people co-operated with them and 
assisted them in the task of exterminating the locust swarms. Under 
the circumstances, I really fail to understand the reason why our Govern
ment has not been able to exterminate the locusts from the State. Here 
I cannot do without saying that our Government has failed to control
the situation so far as the all-out destruction of the locusts is concerned. 
It is really a matter of deep regret that so far our Government has been 
very slack in its efforts to deal with the situation. In fact it has adopted 
a very weak policy towards this problem of vital importance. What 
I mean to point out is that if all-out efforts are not made to combat
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' the menace of locusts with unabated perseverence and strength, I am 
afraid, our State of Punjab will be in the clutches of a dreadful famine 
in the same way just as the other States have already suffered a lot on 
account of the natural calamities which befell them last year. The 
locust visitations have already had very bad effects both in the urban 
and the rural areas. It will not be out of place #to mention here that the 
people in the urban areas are already facing the troubles and miseries 
and now the people in the rural areas have also been badly affected as 
far as edibles and potables are concerned. If the invasion by the 
swarms of locusts continues on different parts of our State, then it 
will have very bad repurcussions. Uuder the circumstance;, I would 
like to lay emphasis on the point that no time should be lost in taking 
effective seeps to exterminate the menace caused by the invasion of 
the locusts. Even a minute’s delay is dangerous and thus detrimental 
to the interests of both the people and the Government. So far as 
the people of our State are concerned, I may assure the Government 
that they will not be found wanting in co- operating with it in giving 
all possible assistance in exterminating the locusts. As I have already 
statad that they Lave not been found wanting in co-operating 
with the Government so far as this matter is concerned. Instances in 
this connection are not wanting. Volunteers from Jullundur rushed to 
the ru^al areas in thousands to help the local population and the 
Government in fighting the menace of locusts. I happened to meet 
most of these volunteers who complained one and all that the 
arrangements of the Government wrere very unsatisfactory and that it 
was due to this mismanagement that they could not even do 1/1 Oth of 
the work which they were ordinarily in a position to do in the event of 
adequate arrangements made by it. It is very much regretted that 
due to the weak machinery of the Government these swarms of locusts 
could not be destroyed for all times to come. Now that the conditions 
are worsening day by day, it is but meet and proper on the part 
of the Government to adopt effective measures in this direction.

The other point to which I would like to draw the attention of 
the Government is regarding the co-operative gardening colonies for 
which Rs. 5,050/- have been demanded by the Government as is 
evident from Demand No. 2 which relates to the Department of 
Agriculture. The Co-operative Garden Colony Scheme has already 
been dealt with at length on page 23 of the Supplementary Estimates. 
As a matter of fact Government has acknowledged this fact that in
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the pm-partitioned Punjab the Agriculture Department had made a 
special effort to develop horticulture* There are no two opinions on 
the point that the. progress was so rapid and so great in the pre- 
paytioned Punjab that it was a source of inspiration and envy to the 
rest of India. The new scheme regarding the garden colonies was 
started in the State, in the beginning of the year 1949 lean  say on 
the basis of my experience which I have gained after visiting different 
places that there has not been any improvement in the development 
of the garden colonies. If at alt the e has been any development it has 
been on paper onlv, or in other words in name only, but from the 
prac ical point f view there has been no improvement whatsoever 
worth the name. So far as the post-partitioned province, and now the
State of Punjab is concerned, garden colonies should be set up at 
as many places as possible. It is really a matter of gratification that 
the Director of Agriculture has made a very useful scheme. As a 
matter of fact the whole Punjab is obliged to him for such a highly 
beneficial scheme. But it is very much regretted that efforts are not 
being made to work out this scheme. If adequate steps are not taken 
in this direction, I am afraid, this scheme will continue to remain in 
the cold storage like the Welfare Fund which was created and ultimately 
done away with. Care should, therefore, be taken to see that this 
scheme does not continue to remain a paper-scheme only, and that it 
is instead wmrked out as soon as possible. Government should make 
it a point to lay as many garden colonies as possible so that the 
people of our State, majority of whom are agriculturists, 
may also emulate the Government and thus take to 
gardening. Government should make all-out efforts to encourage people 
to lay as many garden colonies as possible. The argument that it is 
the intention of the Government to adopt some other ways and means 
to help the people in the'matter of laying gardens, because the Rehabili
tation authorities have stopped affording facilities to people in the 
form of loans and grants e^c:, for laying garden colonies, does not 
sound well. I am of the opinion that no time sould be lost in taking 
adequate steps in the matter o f laying garden colonies. If this is done, 
I am sure, those of our up-rooted brethren from Pakistan who are 
deeply interested in gardening would be highly obliged to the Govern
ment. Such a step on the part of the Government will be instrumental 
in adding more income to the State Exchequer. It is, therefore, 
necessary for the Government to encourage people in laying as many 
gardens as possible. This and this alone is the crying need of the hour.
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Further, a mention has been made on pages 79-81 in the 
Supplementary Estimates about the Capital Outlay on Electric 
Schemes (outside the Revenue Account). Necessary provision has been 
made in the Budget to work out these schemes. I had also pointed 
out to the Government during the Session held in October 1950 that 
our Electricity Department is very inefficient and its inefficiency is 
distinctively visible in the fact that at the time of preparation of 
annual Budget Estimates it asked for 5 lakhs of rupees for the execu
tion of various schemes and now it has put forward a supplementary 
demand for Rs. 14 lakhs. Besides this, I have my own grouse-nay 
the whole Punjab has in fact agrouse against the incompetence of this 
department as it has allowed 9,000 K. W. of electricity to the West 
Punjab when it is required urgently in our own State. The schemes 
which are me ntioned a t ‘pages 79-81 of the Supplementary Estimates 
are admittedly the result of people ’s own efforts. I know that in 
many towns people made earnest efforts by submitting several 
applications to the Government for the supply of electricity and in 
response to their persistent demands the Government has now decided 
to execute these schemes for which supplementary demand has been 
made before the Hous *. Apart from this, large quantity of electricity 
is badly needed in the surrounding areas of Ludhiana district. People 
of this ilaqa have made several requests to the Electricity Department 
but there has been no encouraging response from the Department. 
The exigencies of the situation demand that the surplus electric energy 
which is being given to Pakistan should have been utilised for the 
benefit of these people. In spite of the repeated requests made by 
these people, the department has not cared to pursue this question in 
order to remove their genuine difficulties. Ihe result is That the 
department ’s absurd policy of allowing 9,000 K. W. of electricity to 
the West Punjab in preference to the needs of our own people 
continues to be the subject of carping criticism by all people here. 
So far as this supplementary demand is concerned, I am sure that it 
will be passed by the Assembly but all the same I would like to bring 
such matters to the notice of the hon. Chief Minister who I suppose 
is in charge of the Electricity Department.

Mr. Speaker : No, it is under the charge of P. W . D. Minister.

Sardar Bachan Singh : It may be so but the whole responsibility
for running the administration efficiently lies on the hon. Chief 
M inister. 1 would have been glad if a still greater sum had been
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asked for in this connection as incurring of such expenditure is always 
productive and is in the interst of the State at large. I know 
the Cfovernmont has incurred expenditure amounting to crores of 
rupees on Grow-More-Food schemes but I fail to uncerstand why the 
Government does not provide electricity to the people of rural areas 
who go from door to door requesting the o ficers to give them electricity.
I may say that with the supply of power there is increase in revenue of 
the Government and also increase in food production. Besides this, 
on account of the low leve. oi sub soil water near Ludhiana the people 
of that ilaqa who are very enterprising are keenly desirous of getting 
electric power for their use but the Government’s efforts to meet* 
their demands are exceedingly slow. It so appears that the Govern
ment is not making any effort in this direction and if it had provided
2,000 or 3,000 K. W. of electricity to this ilaqa, I think it would have 
given a strong impetus to the Giow-More Food Campaign. The people 
of my ilaqa do not entirely depend upon the Government to sink 
tube-wells for them. They are very sturdy and enterprising them
selves and would sink tube-wells if electiicity is made available to 
them. They also require electricity for the installation of pumping 
sets. Such a seheme is advisable and profitable too. When the 
country is faced'w th the problem of foo i shortage, the red-tapism in 
the Government administration causes inordinate delay for the 
schemes to materialise. Such a delay in the maturing of schemes 
connotes inefficiency in the Electricity Department. I wish there had 
been a planned scheme for providing electricity to every nook and 
corner of the State. I understand that the Government had 
formulated a scheme for sinking 258 tube-wells in Jagadhri but now 
the Government intends to sink about 20 or 25 tube-wells and the 
sinking of the remaining tube-wells has been postponed

Chief Minister : I may inform the hon. Member that a contract
for sinking 225 tube-wells has been given to a firm and we hope that 
about 150 tube-wells will be sunk \ ithin a period of two years.

Sardar Bachan Singh : I may be excused if I ask whether this
contract has been given to the son-in-law of Mr. K. M. Munshi, Food 
Minister of India ?

Chief Minister : No, this contract has been given to a foreign
firm.
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Sardar Bachan Singh : Thank you, Sir, for the information
supplied. I understand that the Government propose to instal 
thermal plants for supplying energy to areas in Ambala Division. But 
the hon. Chief Minister has remarked that electricity generated by 
means of the rmal plants will prove expensive. If it is so, the supply 
of energy should be made available from Ohl river hydro-electric 
scheme. I would appeal to the Government that it should take 
immediate steps to supply electricity which is in great demand to the 
rural areas I am sure that the quantity of electricity which is being 
sent to the West Punjab can easily be utilised in one district of the 
State. If the Electricity Department had addressed itself seriously 
to the task of providing electricity in the rural areas out of the bulk 
supply which is being span d for Pakistan, it would have produced 
marvellous results in stepping up food production. But it is no use 
brooding over the errors of omission and commission of the past. The 
Government should pay its utmost attention to this important 
problem.

Then it will be observed, Sir, that a sum of Rs. 5 lakhs is 
provided under Demand No. 10 at page‘29 in connection with rural 
housing scheme. From the figures that'the Rehabilitation Department 
has given us it appears that about 6 lakhs houses were left behind by 
Muslim evacuees in rural areas out of which only 3J lakhs were 
habitable. So far as 'I know, out of these lakhs habitable houses 
bout one lakh houses were destroyed by heavy rain and floods which 
visited various districts of the State last year T am basing all these 
facts on Government’s figures. So at present there are only 2| lakhs 
evacuee houses in rural areas which are fit for habitation and when it is 
cleat that the number of these houses is extremely inadequate to 
accommodate displaced rural population, how does the Government 
claim that the problem of rural rehabilitation has been solved ? Is it 
because the rural people cannot raise their voice so vociferously and 
vigorously as the town people and do not know how to agitate 
collectively ? While for the resettlement of urban population, so 
many housing schemes such »s eight-marla-plots-scheme have sbeen 
formulated, nothing has been done to tackle the problem of housing 
shortage in rural areas. It is far from my intention to suggest that 
Government should stop building houses in towns. On the. other 
hand, I consider it as the duty of the Government to provide a house 
to every homeless refugee family from West Punjab. But when it is
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claimed that rural rehabilitation is complete while the fact of the 
matter is that as many as 2 lakhs people in the rural areas are 
shelterless, I cannot but raise my voice of protest against the 
treatment being meted out to the rural population but for whose 
unremitting labour despite the severe cold of the plains of the Punjab 
and the attacks of malaria to which they were constantly exposed 
after the havoc wrought by the last floods, this State would not have 
been able to increase its food production.

All that our Government has done to solve the problem of rural 
housing is to demolish the ten per cent houses which had escaped the 
ravages of floods in order to clear the way for setting up model villages. 
I am here reminded of the reply that the parent of a good-for-nothing 
son gave when he was asked if his son could read, write and talk. 
The father is said to have replied that he was not proficient in the 
first two but a master of the third. So is the case with our Govern
ment. God knows when the model houses will be erected though in 
the meanwhile even the small number of habitable houses which had 
not been damaged by floods have een demolished to make way for 
the former.

Now, Mr. Speaker, as you are aware evacuee land has been 
allotted to 4 lakhs families in this State alone.. Besides these people, 
the number of other displaced persons who have settled in villages is 
not less than one lakh. What this Government proposes to do to provide 
them with housing accommodation is to give them loans up to a 
maximum amount of Rs. 1,0 0 each and for this purpose a provision 
for Rs 5 lakhs has been made. Now out of this amount, money will be 
spent on preparing blue-prints, demarcating sites and roads and the 
remaining sum would be utilised for granting loans to the people for 
building houses. And 1 doubt very much if any person will receive 
more than Rs. 250 or three hundred. Does the Government expect 
these uprooted people who have come to India after having lost their 
all to be able to build a house with such a meagre amount ? Is it by 
making this provision of Rs. 5 lakhs that the Government claims to 
have solved the problem of rural rehabi itation ?

On the other hand, Sir, just imagine what the Government is 
do ng to solve the problem of housing shortage in towns. It has 
already built 4 thousand houses and ten or fifteen thousand mud huts
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to provide accommodation to the urban displaced population And 
now eight-maria sites are being prepared to build as many as ten 
thousand new houses and for this purpose a sum of Rs. 40 to Rs. 50 
lakhs has been provided. Moreover, the houses are proposed to be 
built by the Government itself and then they will be given to the 
urban people on easy instalments. This makes all the difference 
between the treatment accorded to the urban and the rural population* 
While all this has been done for urban rehabilitati )n, what has been done 
to provide shelter to the homeless ruralities ? Demarcation of some 
roads has been done and one or two model houses have been built and 
r.omore. This small amount that has been provided is just an eye
wash. In fact, the Government has no intention to do anything for 
the agriculturist population but for whose 1 ibour our food production 
would not have increased by two lakhs tons. Was it not the duty of 
the Government to undertake to build houses for them as it has done 
in the case of urban displaced persons? I have, no doubt, sympathy 
with those urban people who are Still without a house to live in but 

i at the moment I am thinking of those voiceless people for whom the 
Government has not built a single house. With these words, I want to 
draw the attention of the Government to these urgent matters and I 
hope that it will not neglect them in future* The demand has already 
been passed and so it is not for me to urge at this stage that it should 
be disapproved.

Shrimati Sita Devi: (Ex-Member, West Punjab Assembly
representing Lahore City< General, Women, Urban) (Hindustani): Sir,
this Bill is now to be passed only as, a matter of formality 
as the Budget has already got the approval of this 
House. It is no use offering any opposition to the passage 
of this Bill Still even it  this stage, I would like to make a 
few suggestions for the consideration of the hob. Chief Minister. My
first suggestion concerns Demand No. 20 on page 63 of the Supplemen
tary Estimates (Second Instalment). As has feed gived in the 
Government explanation, a sum of Rs. 33,460 has been asked for for 
developing industries in Kulo. The whole of this amount is meant to 
cover salaries df some officers, clerks and chaprasis. A big sum of 
Rs. 13,650 is meant only for two officers, and I have fears that the 
Whole of the amount asked for may go waste. This scheme of 
developing industry in Kulu was started in the year of grace 1949 
and no progress has been reported 111 bdw. I am led to think that all 
these schemes relating to the development df industry are paper scherilfc^
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and nothing practical is being d me. If so ne puvpable results were to 
be achieved by putting these schemes through nobody would grudge 
any expenditure on them but the pity is that while sanction is obtain
ed from this ,House for spending money on various schemes no 
satisfactory results are shown. I am sure that the Kulu industrial 
scheme has not proved a success. H it had che hon. Chief Minister 
would have made a frequent mention of it in his speeches as he has 
done of the Nilokheri and other schemes. (A Voice-Better in-quire 
from Thakur Dalip Singh). I have inquired about this scheme from 
my hon. Brother Thakur D ilip Singh and he informs me that my 
impressions are absolutely correct I have apprehensions that this 
scheme may also be like the Chandigarh or the Capital scheme which 
was undertaken about four years ago and as yet shows no signs .of 
materialization. If my fears come right this huge sum of Rs. 33,469 
will be wasted and this public waste is not likely to redound to the 
credit of our Government. Here I do not mem to suggest that this 
money should not be granted as the House has already given its 
approval for expending it. What I wish to impress upon the hon. 

x Chief Minister is only this that when the H >use has given its sanction 
for the expending of this money it may kindly be well-spent and some 
tangible results shown We" will certainly hive no complaint 
against the Government or for1 that ■ matter against anybody if 
the State gets proper returns for the money spent by it.

: " My second- suggestion relates«. to Demand No. 25 on page'8i. 
Under this Demand a sum of R>. 1,70,909 is required for .making 
electricity arrangements at Ka ka. It is . said that as the private 
company which supplied electricity to Kalka has failed and as the 
Railway:authorities'are not in a position to help, arrangements are to be 
made for getting energy from C!i indigarii and.for this purpose, a huge 
sum of Rs. 1,79,09) is required. I very well apreciate the difficulties 
of Kalka so far as want of electricity in this to vn is concer »ed. i wish 
that these difficuties should be removed as ..soon is possible. We should 
certainly take some steps to improve this town as it is going to be so 
very near our capita!. But again my fears are that despite so much 
expenditure this town may still not have adequate arrangements for 
electricity. In my opinion it would have been much better if instead 
of undertaking this scheme for supplying electricity to Kalka a sum 
of Rs. 20,000 or Rs. 25,000 were advanced as a loan to Mr. Bogra 
for carrying out repairs to the machinery and to continue to supply.
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electiicity to this town Mr. Bogra’s company had been doing quite 
good work in the past and there would have been no harm if some 
money had been advanced to him by way of a loan. As a matter of fact 
I fail to understand the reason why so much expenditure should be 
incurred when our purpose could be very easily served by giving a 
loan of a few thousand rupees. So far as my experience of this 
Government goes, I think that despite the approval by this House for' 
necessary funds, it has’nt the capacity to put through any useful- 
schemes. It is probably the case of the Hindustani adage:

nr 5th ito frmr qi *Nrr

7P s 1 VIS SsP S  B'tp I

However, this supply of electricity is not a matter which should 
be lightly treated. Electricity has become a necessity of life these 
days and the people of Kalka would be put to great hardship if we 
do not take the necessary steps for its supply. I, therefore, earnestly 
request the Government that in case it is not possible to'get work done 
through Mr. Bogra, it should do all in its power to implement its own 
scheme so that the people of Kalka . are saved from the difficulties- 
arising from want of electricity.

Sir, I Iso whh to say a few words about item No. 2 under 
Demand No. 17 on page 48. Under item No. 2 of Demand No. 17,* 
a sum of Rs. 2,500 has been asked for in connection with the basic 
school at Oel. So far as the establishment of basic
schools in this State is concerned  ̂ I think there will be hardly a 
Punjabi living amongst us who will:oppose such an - idea. At present, 
at any rate, we stand in need of any number of such schools. But the 
question is whether we are going to get a. y adequate returns from 
this expenditure on the basic school at Oel. During the bye-election* 
in Tehsil Una, I had an opportunity of going to Oel. Most of the: 
essential things are not available there. If the basic school, which has 
been opened th re had been started somewhere else, it would have 
yielded better results. Neither water nor raw material is available 
there. It costs much more to import raw material from outside. 
There is no suitable means of transport for going to Oel. The money 
spent on this school would have yielded better results, if it had been" 
opened at some other place. The articles manufactured in that
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school do not bring satisfactory return, I feel that our hon. Chief 
Minister has some special love for Oel,

Mr, Speaker : Pleas1 don’t impute motives.

Shrimati Sita Devi : I do not mean to impute motives. Every
body has a liking for something and it appears that the hon. Chief 
Minister has some special liking for Oel. 1 wish to inform the House 
about a visit paid to this school by His Excellency the Governor. He 
enquired from one of the persons engaged on leather work and doing 
quite an advanced work as to how long ago he started learning work 
at the school. Village people are quite simple He innocently replied 
that he had started'learning his work since the pr evious day only. Mmii  ̂
arly, another person replied that he lived at a short distance from that 
village and had started coming to the school only two days back. 
Whenever some important person has to pay a visit to this school, 
villagers from near about are bi ought there and shown as students of 
that school. I mean to point out that the expenditure incurred and 
the show put up in connection with this school is not yielding any 
useful result. A very responsible person told me that in fact there 
was no regular student on the rolls of this school. When it is necessary 
to make a show, simple village folk are collected there and are shown 
as trainees. Ba ic schools are important institutions and should be 
opened in the State but these should be situated at such places where 
these might prove useful. The school at Oel is not doing any good. 
When we spend money on a certain thing, we should see that »t is not 
being misused or wasted. These were the things to which I wished to 
draw the attention of the House. I hope that when this Bill is passed, 
the Government will ensure that the money granted to it is properly 
spent. .

Shri Amar Nath Vidvalankar (Non-Union Labour) (Hindi): Sir, 
after the House has passed all these demands, t do not propose to 
analyse them in speech. There are certain imjpo’rtant points in this 
Bill to which I wish to draw the attention of the House. If the 
remarks of the Estimates Committee on the Sup plementary Budget 
are examind, it would be noticed that it drew the attention of the 
Government to several things. For example, it remarked with respect 
to Demand No. 16 relating to Major Head Charges on Irrigation 
Establishment that —

This Demand was approved but the Commi tee unanimously disapproved
the Government's action in sending the delegation » road consisting of
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very senior^jfficers for rec uiting technicians which the Committee were 

convinced could be competently done by the Indian Missions abroad. 
In this connection, the Committee suggested to the Government that in 

future delegations when intended to be sent abroad should be sent only 

after the expenditure had been approved by the State Legislature.

I hoped that the report of the Committee would be acted upon but.......

Mr Speaker : That Demand has been passed by the Assembly.
The hon. Member should not attack that decision.

£hri Amar Nath Vidyalankar : I am not objecting to this Dem

and but wish to say that in the .light of the observations made by the 
Committee, I expected the hon. Minister in-charge of Finance to give 
necess ry assurance to the House. We are not creating healthv 
precedents by ignoring the remarks of the Estimates Committee or the 
Public Accounts Committee. I think that these two Committees are 
constituted for examining and analysing the Demands incorporated in 
sthe Finance Bill The House is not in a position to examine these 
so thoroughly as these Committees can. These Committees are, therefore, 
responsible on behalf of the house for the safe custody of public 
funds and, therefore, should command highest respect. I want the 
Government to give an assurance that it proposes to act on the 
recommendations of these Committees. Another thing in connection 
with which I wish the hon. Minister in-charge of Finance to give an 
assurance to the House is the observation made by the Estimates 
Committee at page 4 of its report. It says—

The Committee believe that there is a tendency in the various depart
ments of the Government to spend the whole amount placed at their 
disposal without due regard to economy to obviate the necessity of having 
to explain to the Finance Department later on the reasons why the 
department did not ask for less if it did not need to spend the whole 
amount.

The Committee has complained that instead of effecting economy, the 
Heads of Departments spend all the money left at their disposal at 
the end of the year. Last time also, the Public Accounts Committee 
stated in its report that the Heads of Departments did not thoroughly 
scrutinise the demands made by them. It is surprising that the 
Government has to bring Supplementary Demands twice in a year. 
It only means that the controlling officers have no control on the 
budgetted amounts of their departments. They do not examine their
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expenditure thoroughly and are sometimes not aware of the monthly 
expenditure of their departments. I shall request the hon. Minister 
to ensure that it does not become necessary for the Government to 
ask for supplementary expenditure again and again. The
departmental Heads should thoroughly scrutinise and control 
expenditure of their departments. We shall be setting up a bad 
tradition if we ignore the reports of Finance Committees like the 
Public Accounts Committee and the Estimates Committees. The hon. 
Minister should explain the position of the Government with respect 
to objections recorded by these Committees. If it does not agree with 
some of their observa ions, it should advance reasons for that. The 
reports of these Committees which are set up for controlling 
expenditure should be shown due regard. These reports should 
not be treated with contempt or with indiffeience. It
appears that the hon. Chief Minister treats the reports of these 
two committees with contempt. If that is the case, it vould 
tantamount to the contempt of the House. Then, Sir, I want to draw 
your attention to Items Nos. (2) and (3) of Demand No. 3 This 
item, which relates to the repair of residential buildings in the estate 
under the Government Central Workshops amounts to Rs. 3,33,300.
I have received reports that the quarters of the poor labourers have
not been properly repaired. Although I have not personally made 
enquiries about this matter, yet the Government should see that this 
money is not spent only to repair the houses of the officers as is being 
alleged. It has been reported to me that no attention is being paid to 
the repairs . ot the roots, lloors and drainage of ihe quarters of the 
labourers while most of the money is being spent to repair the houses of 
the officers. I think the House would agree with me that most of this 
money sho-ld be spent on the repairs ol the houses of the people who 
are mostly responsible for the. running of the workshop. If the 
Government really follows the Congress ideals, it should see that the 
moneyed people should be the first to suffer and the last to gain while 
the poor should be the first to get any advantages from t e Government.
I, therefore, request the hon. Chief Minister to see that this money is 
properly utilized for repairing the quarters oi the labourers and 
workmen Even before the last rains, they were in a dilapidated 
condition. But after the heavy rains, their condition has become still 
worse. It is but right that they should be satisfactorily repaired now. 
Besides, I would request the hon Chief Minister to clarify in precise 
terms his Government’s position with regard to the two committees of
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this House, namely, the Estimates Committee and the Public 
Accounts Committee. With these words, Sir, I resume my seat.

Sardar Man Singh Jathedar (Ex-Member West Punjab Assembly 
representing Sheikhupura West, Sikh, Rural) {Punjabi): Sir, I have risen 
to say that the Deputy Commissioner of my district i. e., Karnal 
has done really commendable work in fighting the locusts with the 
help of all the Government machinery at his disposal such as Police, 
Food, Civil Supplies and Agriculture officials. For four days, the locusts 
continued to fly over our district. But I am glad to say that the 
damage done by them is not much-thanks to the hard work done by the 
officers Such officers should be given Saropas i. e., laurels for 
meritorious services. They are prepared even for further invasions of 
the locusts. They have instructed the influential persons of the 
villages to follow the locusts wherever it goes. This programme is very
useful for the people and it is praiseworthy.

Thakur Dalip Singh : (Kangra South, General, Rural) {Punjabi) :
Sir, two hon. Members have already referred to Kangra District 
before me in connection with the Appropriation Bill now before the 
House They have mentioned it in connectim with locust invasion 
and the development schemes. It has been said that the hon. 
Ministers have every sympathy with Kangra. But I would like to 
point out that this sympathy is only lip sympathy. I am reminded 
of a Punjabi saying that the daughter is the minister of the house but she 
can’t touch the cupboard.

m m qx. ^
tflij ura w b  §3* V3 fsr§ tfq ?P w i t  i

As regards Hamirpur, it is a far off place and is neglected even 
by the hon. Ministers. At present, Kangra district along with some 
other parts of the State is faced with the calamity of locust invasion. 
This calamity has not spared even far off Kangra. The locust invaded 
it from two or three sides. . At some places, arrangements were made 
to destroy it ; but at others no preparations were made. For instance* 
the area of outer Saraj has once again been the victim of a new 
calamity. Previously, the people of this area suffered on account of the 
famine and floods and now they are suffering on account of the locust 
invasion The locusts have eaten the standing crops and the leaves of 
the trees in this area. This area should, therefore, get special aid
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from Simla because it is possible that the Deputy Commissioner of the 
district might not be able to do much. Similarly, Hamirpur has been 
invaded by the locust Now this is an out of the Way place and it is 
not possible to reach it in less than two days. 1, therefore, * submit 
that the Government should make anti-locust arrangements such as the 
supply of spray pumps, kerosene oil etc , and the stationing of military 

troops at all the tehsil headquarters in the district, so that they may be 
used at the time of the locust invasion. I was at Dharamsala on the 24th
and 25th February when it was invaded by the locust. At that time, I 
saw that only two pumps were in working order. Pumps are essential in 
these operations in our district, because there are large jungle a eas 
and the locust settles down on the trees. It is only with the help of 
pumps that it can be des royed. I, therefore, submit that special 
instructions should be issued in regard to Kangra so that speedy 
arrangements might be made to fight the locust at the proper time.

Sir, here I wish to point out that from the provision of one 
lakh in the Budget for this item the name of Kangra district is 
missing. Hoshiarpur, Jullundur and Amritar Districts are mentioned 
therein. But why is it that Kangra has been excluded in this matter ? 
Does the Government not know that Kangra has suffered equally ? 
My submission is fhat our District should not be ignored. As a matter
of fact, in order to increase the production of foodgrains and fodder 
etc., it is essential that such help should be given. During the rainy 
season, Kangra District also suffered on account of floods. The hon. 
Chief Minister stated that because the officers did not make any 
report, so Kangra was not declared a flood-affected area and 
consequently no help was considered necessary. My submission is that 
the Government should make further inquiries in the m itter, and find 
for itself that help is necessary in the case of Kangra District also.

Another thing to which I wish to draw the attention of this House 
is regarding the development schemes in Kangra District. I congratu
late the Government on its kind intentions towards Kangra District in 
this matter. But may T draw the attention of the Government to the 
fact that so far no solid work has been done and no development in 
Kangra District is visible. Of course, some time back, the Depart
ment of Industries sent an expert to study herbs and to make a report 
in the matter. But so far as the question of report is concerned, 
I can say that thougn the study was undertaken, estimates were made
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but no results are forthcoming. During the last two years, nothing 
substantial has come out of the scheme. It is a matter of regret that 
although officers have been appointed, but no laboratory has been 
started where experiments can be made. The herbs are brought to 
Kasauli for experiments although, as a matter of fact, during the 
journey suchherbs get dryland lose certain properties.

I would most humbly submit that a laboratory should be set up 
in Kangra itself so that a study of the plants and herbs be made in their 
natural shape. In this connection, I would like to suggest that, if the 
Government really desires to set up a factory for herbs, it should 
constitute a Board. A capable person, having love for and know
ledge of the district, should be made in-charge of this work and 
Chairman of the Board, so that he may work earnestly and vigorously
for its development 

*
The third thing to which I should make a reference is the Bhakra 

Control Board. I agree that there was a need for such a Board but 
what I wish to submit here is that although lakhs and crores of 
rupees are to be spent by us, there is no member of this House on 
the Bhakra Control Board. It would have been in the fitness of things 
if the Chairman of this Board would have been either our hon. Chief 
Minister or the hon. Minister for Public Works Department. At 
least, some hon. Member of this House should have been appointed 
to the Bhakra Control Board so that those who have an inteiest 
in the successful execution of this project might have been represented 
therein. With these words, I appeal to the hon. Chief Minister to pay 
heed to my submissions.

Sardar Sajjan Singh : .(Pa* ti, Sikh, Rural) (P u n ja b i) : Sir, I 
wish to draw the attention of the Government towards Civil Works. 
We find that in the Supplementary Estimates for 1950-51 on page 
28, there is a Demand for the development of Sarhali Harike Road 
amounting to Rs. 10,33,000 I congratulate the Government on the 
fact that it is goi g to construct a road in our ilaqa, but the manner 
in which the work is being done is most deplorable. All rules and 
laws have been thrown "to the winds. As a matter of fact, the Public 
Works Department is already notorious for the way in which it 
undertakes such works. This department is unmindful of the 
rules and laws in the matter of acquisition of land for the construction 
of roads. The overseers go about acquiring such land and taking 
possession of it without giving any campensation to the^ owners. In
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some cases, no compensation is given even after two years of taking 
the possession. The proper procedure is that land should be acquired 
through the Revenue Department. But here the conditions are 
such that ublic Works Department takes over the possession and 
the land is acquired by the Department of Revenue after a year 
or even more has elapsed. I know that in Harike village some land 
was taken possession of by the Public Works Department in Febru
ary but formally the possession was given to the Public Works 
Department by the Revenue Department in October. I don't say 
that the Government should not acquire land at all. What I mean 
to say is that the laws of the country should be properly observed 
in this respect. The officials of the department should not indulge 
in arbitrary acts because such acts, in fact, obstruct the smooth 
working of the Government itself.

Another matter which I wish to bring to the notice of the 
Government is that while the roads are constructed, earth is taken 
from the adjoining land. This spoils the fields by the sides o f such 
roads. Nobody listens to the cries of poor owners of such fields 
The pits that come into existence as a result of digging are not filled 
in by the department and no compensation is given for them. There 
are no rules and laws in respect of giving compensation for them.

Then, I would draw the attention of the Government to page 37 
of the Supplementary Estimates. There is an item ‘Advances for 
Rehabilitation’ occurring under demand No. 14. Now the object of 
earmarking this amount un^kr the Demand in question is to advance 
loans to the refugees for the repairs of evacuee houses I do not know 
in what manner these loans* m$ve been advanced to the displaced 
persons in other areas, but I am fully aware of how the same are being 
given in my llaqa. Now there is a village named Algon in my ilaqa. 
At the time of giving these loans, the offi :ials of the Revenue Depart
ment announced that only those persons would be eligible for the loans, 
who would render begar in the excavation of a certain water channel, 
the opening ceremony of which was recently performed by His Ex- 
:ellency the Governor. So all those persons who had rendered this 
forced labour got Rs. 250/- each for purposes of effecting repairs to 
their houses which had been damaged by the floods. In this con
nection, I have to make a mention of another fact also. In this village 
Algon, a large number of houses had been seriously dimaged or 
destroyed by the floods and consequently a good many people were
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rendered shelterless. I personally know of at least 25 persons of that 
village, who could not find any place to take shelter in. This was 
also due to the fact that all those houses which had escaped damage 
from floods were occupied by the refugees. So these persons 
as also the refugees of villages Khtanke and Sarja Mirza erected huts 
in the fields. What I want to drive at is that in the first instance 
Government did not advance loans to all sach people and if at all it 
gave anything, it gave only a paltry sum of Rs. 25')/- per family for 
repairs. May I ask how many rooms can a zamindar build with this 
meagre sum? As the hon. Members are aware, the minimum needs of 
a zamindar are a kitchen, a store for fodder, an animal shed and at 
least two rooms for his own use. In other words, he is required to 
build five big rooms at a cost of Rs. 250/- which the Government has 
advanced him. I fail to understand as to what is the basis on which 
Government has calculated that the loan of Rs. 250/- will be quite 
sufficient to meet the requirements of a zamindar in the matter of 
effecting repairs etc., to his house.

Now 1 would invite the attention of the House to the Medical 
Demand appearing on page *>1 of the Supplementary Estimates. But 
before I proceed with this, I want to tell the House in this connection 
that I had tabled an Assembly question to the effect that the District 
Board, Gurgaon, still owed a sum of Rs. 24,000/- to the Muslim teachers 
and that the Government should ask the District Board concerned to 

make the payment forthwith. In reply, the Education Minister, the 
hon. Sardar Narotam Singh stated that the Government could not 
interfere because the District Boards were autonomous in such matters. 
Now under the Medic d Demand to which I have made a reference, 
there is an item of money which is intended to be spent on checking 
the spread of epidemic of malaria in the villages. In this connection,
I would cite an instance which will clearly indicate how the District 
Board of Amritsar makes arrangements for the appointment of 
doctors in the village dispensaries and provision of other medical 
facilities to the people, particularly, for combating the malarial 
epidemic in the rural areas. In my ilaqa, malaria is in full swing 
during the months of November and December. Now there is a village 
named Sabraon in the district of Amritsar and there exists a District 
Board dispensary also. Since October last and up to the presefit moment, 
no doctor has been appointed to that dispensary to look after the 
medical needs of the people. The people of Sabraon as also those o f 
the adjoining villages represented to the District Board, Amritsar and
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sent deputations to it for the appointment of a doctor but the District 
Board would not budge an inch. It turned a deaf ear to all their 
entreaties in this respect. The result was that when there was no 
malaria, the doctor was working alright in the dispensary, but when 
the malarial epidemi: set in, the doct r was conspicuous by his absence 
from the dispensary (Laughter) And the dispensary is still go'bg on 
without a doctor Now the difficulty is that our Government can- 

' not interfere in the affairs of the District Boards but at the same time 
it is extending financial help to them for combating malaria epidemic.
I am of the opinion that the autonomy which the Government has. 
conferred upon the District Boards in these matters will spoil them 
On the one hand, the District Board of Gurgaon is hesitating to pay 
the balance of money to the Muslim teachers, which is still outstanding 
against it and on the other Government has made it independent in 
its internal affairs with the result that now it cannot interfere in the 
matter and compel the District Board to make the payment. Tfail to 
understand how and under what rules Government has made the 
District Boards autonomous in their own spheres. According to the 
rules, the District Boards are under the Government and itv can 
interfere in their affairs whenever it finds it absolutely necessary to 
do so. I, think, tnot to talk of interference, it can bring about 
supersession of the local bodies if the circumstances so demand. But 
the policy of the Government>in this regard is that of vacillation and 
the District Board, authorities know it full well that it is a weak 
Government and nobody can question their actions. They are also 
aware that the Government has no control over them. I feel that owing 
to the weakness of the Government and its failure to bring the defaulter 
to book, wholesale corruption has set in in the administration. I also 
want to submit that the people of my ilaqa are experiencing great 
difficulties on account of the misplaced latitude which the Government 
has given to the District Board, Amritsar. Then as -I have already 
stated, the District Board of Gurgaon is trying to obliterate the 
secular character of the administration by withholding the payment of 
the balance of money, which it.owes to the Muslim teachers.

Besides this, I wc 'd like to draw the attention of the Govern
ment to an item v i i , Expansion of the Government Transport Services 
appearing under demand No. 22 at page 69 of the Supplementary 
Estimates. Ttje hon. Members will perhaps remember that in June last, 
for seven or eight days, Omnibus Service was started between Jullundur
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and Amritsar, under the aegis of !;he Government. But this service 
was stopped after a short period despite the fact that it was a very 
lucrative business. Now if the information that has come into my 
possession in connection with the suspension of the Omnibus Service 
on this route, is correct, then I think, we should hang our heads in 
shame. I don’ t think any further elucidation of the subject is needed, 
because the causes leading to the suspension of this Omnibus service are 
quite well known to the hon. Members. I am strongly of the opinion 
that Government should desist from doing anything which may result 
in the loss of confidence of the people in it. Now wherever omnibuses 
have been started by Government, for instance, from Amritsar to Raja 
Sansi, Atari Border, Tarn Taran, Jhabal, Majitha, Bhikhiwind etc., they 
are considered to be running under certain rules framed by the Govern
ment. But what do we find in actual practice ? T think no where in any 
other department, the rules are so flagrantly violated as is being done by 
the authorities controlling these Omnibus .^rvices if the seating capacity 
of a bus is 3b, then the conductor would pack 45 passengers in it. 
Once 1 had an opportunity to travel by an omnibus run by the Govern
ment. I enquired of the Conductor why he was over-loading the bus 
by allowing more passengers to be seated than what the actual seating 
capacity of the bus permitted He replied that he had the permission 
of the Transport Department to seat passengers 25 per cent 
over and above the actual seating capacity of the bus. I wrote to the 
Transport Department as well as the hon. Minister in-charge of it for 
verification of the statement made by the conductor of that omnibus 
but so far I have not received any reply from any quarter Besides this, 
sometimes the conductors over-load these omnibuses, particularly on the 
Amritsar Tarn Taran route while taking pilgrims to Tarn Taran for a dip 
on the occasion of Amavas to such an extent that the very life of the 
passengers is put into jeopardy. As a result of this frequent over-load
ing, the machinery of the omnibuses goes out of order very soon. 
Consequently, the passengers are put to a great difficulty. Very often 
we come across omnibuses standing by the roadside being repaired. 
Their breakdown takes place due to over-loading of the passengers. This 
indicates a very sa state of affairs. I, therefore, urge upon the Govern
ment that it should take ste^s to bring about a complete stop of the 
flagrant violation of the rules by the conductors of the omnibuses run 
by the Transport Department.

Then I would like to make a mention of another f act. I had put 
n Assembly Question enquiring as to why certain two villages had been
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exempted from the payment of punitive tax levied in connection with 
the stationing of punitive police posts there. The law on the subject 
lays down that only those people can be subjected to the imposition 
of the punitive tax in whose village punitive police posts have 
been quartered. Besides this, the amount of punitive tax so levied 
cannot be totally remitted. But Government has gone against its own 
law by exempting the people of these two villages from the payment of 
the punitive tax. So when Government itself commits violation of the 
rules, then who can stop its officers from doing so ? Now 
that we have achieved independence it is but meet and proper on the 
part of the Government to do such things which any future Government 
may not be able to do. There is no check or any effective control over 
the activities of the members of the staff of the Omnibus Services. In 
fact, they are free to do anyth.ng and everything according to their own 
sweet will.

There is one thing more towards which I would like to draw the 
attention of the Government and that is, that a restriction has been 
imposed upon the private transport companies to provide for both 
the lower and upper-class seats in their passanger buses while the 
omnibuses or in other words the Government buses have no such 
conditions to fulfil. I really fail to understand the reasons for making 
such a discrimination. Ir we go through the relevant provisions 
of the Constitution, we will find that every citizen has equal rights and 

. opportunities in every walk of lbe and there is no provision for making 
any discrimination whatsoever. Un er the circumstances, I would like 
to know from the Government the reasons why the rules governing the 
operation of the buses <>f the private companies are not applicable to 
the Government buses. When it has been found necessary to have 
upper class and lower class seats in private buses, why should not the
same classification of seats exist in the Government buses too ?

Shri Dev Raj Sethi: Government has not felt it necessary
to make the classification so far as the Government buses are 
concerned,

Sardar Sajjan Singh : I have in my possession a copy of the 
letter which the private transport companies submitted to the 
Government to the elfect that they may also be permitted to run their 
buses on the same lines as the buses of the Government-operated 
services are being run. Government should pay its pointed attention
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towards this important matter and make an aL-out effort to bring the 
private companies and the Government Omnibus Services on the same 
level. First of all, it is the bounden duty of the Government to follow 
the rules and regulations strictly. The rules and regulations which are 
applicable to private buses should also be made applicable effectively 
ln the case of the Government buses As a matter of fact it, should 
not in any case allow any of the concerns run by it to resort to such 
irregular practices as are instrumental in causing inconvenience to the 
general public. If the hon. Minister for Education wants to give full 
autonomy to the District Board. Gurgaon, then will it not be a flagrant 
injustice to the minority community? If such like state of afiairs 
Continues to exist then the secular character of the State will be nothing 
but a farce. Does this autonomy mean that the officers should 
exercise unfettered powers ? Our Government will have to pay a 
heavy price for giving su 'h an autonomy. So far as we are concerned^ 
we will not be affected as we would manage our affairs somehow or 
other in the villages. But I would, however, impress upon the 
Government the desirability of maintaining strict discipline in the 
administration. I am really pained to find that the complaints of the 
people are not properly heard by the Omnibus Services which are 
manaeed by the Government. Sometime back, I made a complaint 
to the -officers of an Omnibus Service pointing out to them why the 
 ̂buses happened to be over-crowded and allowed to accommodate 45 
passengei s instead of 38. But I am sorry to say that no satisfactory 
reply was given to me I would, therefore, strongly appeal to the 
Government that it should act with firmness and should strictly follow 
the rules and regulations so that it may function efficiently and 
effectively. The administration of the Government should 
not be such that' the office's should be bllowed to have a 
free hand to do whatever they like. I would also suggest
that the Government should not fight shy of taking strong action 
against the delinquent officers who violate the rules and regulations of 
the department. But what we find is that undeserving persons are 
prospering whereas the efficient and the honest are altogether ignored.
I hope the Gov< rnment will make endeavours to put a stop to this 
system of autonomy that has been conferred on the District Boards. This 
sort of latitude which the local bodies enjoy is nothing short of 
lawlessness or disorder or an open revolt against the Government. This 
state of things must end forthwith. Besides that, I would also like to 
submit that the forced labour which is exacted from the zamindars 
hould be stopped. I would like to suggest that Government should
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ask the District Boards to submit reports regarding the disposal of grants
made to them by it. With these words, I close my speech.

Pandit Jiwan Lall : (South West Gurgaon, General, Rural)
{Hindi) : Mr. Chairman, I rise to make a few submissions with regard
to the Grow More-Food Campaign. On the one hand, all-out efforts are 
being made by the Government to step up food production and on the 
other scant attention is being paid to the conditions under which people 
are living at present in the rural areas. L  m really constrained to 
remark that the people of Ballabh Garh Tehsil whom I also represent 
here in this House are lacing untold hardships and tribulations at 
the hinds of the local authorities. You will be surprised to hear, Sir, 
that 4 tehsildars were transferred from this tehsil in a period of 12 
months. The* poor zamindars of this Tehsil who had applied for 
taccavi loans for the construction of wells which have already been 
sanctioned in their favour by the Government have not been paid to 
them so far. This has caused much inconvenience to the people of 
the villages of this tehsil. They have not been able to construct wells 
as payments oi the taccavi loans have not been made to them so far.

Further, I would like to bring this point home to the Government 
that the authorities do not pav any heed to their oft-repeated requests 
for making the taccavi loans available to the zamindars as soon as 
possible I would like to place before you a few facts about the
Naib Tehsildar who put the people to much inconvenience du ing the 
tenure of his office as officiating tehsildar. On the one hand, he would 
show high-handedness to the people and on the other he would 
avoid paying any heed to their grievances. The Naib Tehsildar is 
deaf and cannot hear what people say. This is not all He would 
take three to four hvirs to deal with a case with the nelp of an
instrument which helps him to hear and thus cause great inconvenience 
to people who cover long distances in connection with the hearing 
of their cases. I went many a time to him personally and requested 
him to make payment of taccavi loans already sanctioned by the 
Government in favour of the zamindars with a view to enabling them 
to construct their wells. I also brought this point home to him that if 
the money ear-marked for the grant of taccavi loans remained 
undisbursed, then it would naturally be surrendered to the Government 
and the people who had applied for the loans would not be able to 
construct wells. But I regret to say that all may efforts to convince 
him proved futile. I am really pained to remark that this official is
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so careless and ease-loving that he would not care to listen to the 
grievances of the people. Sometimes this official would not come 

; down from his roof where he would take rest for hours together, even 
during the office hours, to hear the complaints of the people who would 
continue waiting till he would find it convenient to come down. 
This is how to day-to-day administration is being run in my tehsil. 
Under the circumstances, I would request the Government to put an 
end to the negligence of this official. If the officials continue to be 
negligent, I am afraid, there would be confusipn worse confounded in the 
day-to day administration of our State. <

It is a matter of deep regret that the officers, both high and low, 
who do not care to look into the grievances of the people should not 
be taken to task. So far as the high officials are concerned, they are 
not particular to look into the grievances and complaints of the 
people. During' their tours they are very anxious to return to their 
respective headquarters the same evening. It is clear from this 
that they do not find any time to move about in the villages to 
hear the grievances of the people. Tour programmes of the Deputy 
Commissioners are prepared in such a way that they return to their 
headquarters the same evening, \ ' ' -

Mr, Chairman : I would ask the hon. Member to confine his
discussion to a particular demand.

" Pandit Jiwan L a i: t Sir; I am speaking ; on the Grow-More-Food 
policy of the Government. •

Mr. Chairman : May I know which page of the Supplementary
Estimates he is referring to.

;  ̂ Pandit Jiwan Lai : I Have not seen the page. I would submit,
Sir, that the Government should take serious notice o f  the negligence 
of duty by its officers It should exact full work from them otherwise 
I am afraid that no scheme of the Government is likely to "materialise.

{At this Stage Mr. Speaker resumed the Chair.) r

Bhagat Buja Ram : (Loharu, Pataudi, Dujana States) { H i n d i ) :  
Sir, I agree with my hon. Friend Pandit Jiwai| Lai that officers 
who make tours in connection with the Grow-More-Food campaign 
only dc so for making their T. A. and care little for the 

! benefit of poor zamindars. The village cooperative societies that
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have t>een formed are doing no real service to the people. They collect 
money and then return it after keeping the amount with them for a 
year or so N > measures have been adopted by the Government to 
give impetus to the Grow-\More-i ood Scheme nor any taccavi loans 
have been advanced to the zamindars for the purchase of bullocks. 
The.e is an acute scarcity of foodstuffs and cloth in villages and the 
p ople are experiencing great difficulty There is a general cry among the 
public that this Government has brought in its wake maniiold troubles 
for the poor and they had never witnessed such a worse situation 
before. The cloth has disappeared from the market in the rural areas 
and people have to wait even for days to get the sometimes 
supply of food-grains, tn many villages people are starving.

Mr. Speaker : May I ask the hon. Member to confine his
discussion to a particular demand of the supplementary Estimates.

Bhagat Buja Ram : Sir, J  would appeal to the Government to
provide food to these people*- It should also make arrangements for 
sinking tube* wells in the-villages so that there may be large production 
of'cott n.- In the area of dehsit Bhiwani, Loharu and Jhajjar there is 
no drinkable water but the Government! has not made satisfactory 
arrangement for sinking of tube wells in that area. If this arrange
ment is made cot to can grow in abundance in that area. Poor 
people are being harassed by the officers in the villages and the result 
is that everybody is condemning the Government unsparingly for this 
maladministration.

Chief Minister : (The hon. Dr. GopL Chand Bhargavaj (Hindi) :
Sir, before giving reply to the debate, I would thank my hon. 
Friends who have taken part in the disussion and have made valuable 
suggestions to the Government Mention has been made by some of 
my hon. Friends of such things about which it would be difficult for 
me to say anything in reply because discussion today must be 
circumscribed to the appropriation of those particular demands which 
are contained in the Supplementary Estimates. So it would naturally 
be dif icult for me to give a reply to those Members for all that has 
been said by them by way of general remark. My hon. f  riend 
Shri Amarnath Vidyalankar has remarked that the Government 
should state what action it has taken on the recommendations
of the Estimates and Public Accounts Committees I must 
say that he has been very unfair to me when lie said that I treat 
with contempt the recommendations of these committees. 1
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have been a member- rather Chairman of the Public Accounts 
Committee which concluded its labours only recently. My hon. 
Friend knows full well that I helped the Committee in conducting the 
examination of the Appropriation Accounts. I afforded every facility 
to the Heads of Departments who came for oral examination and 
cross-examined them in such a way as non-official members would 
do. First the Supplementary Estimates were sent to the Estimates Com
mittee for its approval and then placed before the House. If the 
Committee of Estimates after considering the departmental demands 
for various grants suggested any cut, the Estimates were sent back 
to the deoart-nents concerned for effecting necessary economy. In 
such cases the explanation of the Head of Department was called 
and the demand was resubmitted to the Estimates Committee for 
its approval. At the time of submission of the second instalment of 
Supplementary Estimates, I had been personally meeting the 
members of the Estimates Committee and explaining to them the 
Government’s point o* view. It would thus be amply clear how much 
importance we attached to the reports of these committees. I would, 
therefore, say that my hon. Friend has done me great injustice by 
accusing me of showing contempt to the recommendations of these 
committees. My hon. Friend had remarked that the Estimates and 
Public Accounts Committees make closest scrutiny of the Budget 
Estimates and see if there is any scope for reasonable economy. T 
full subscribe to his views. I would submit/ Sir, that the objections 
made by the Public Accounts Committee on the Budget Estimates 
of the previous years were submitted to the Auditor General and 
necessary action was taken by the Government on the report of the 
Auditor General. Just as the, Auditor while making audit of the 
accounts of any Government department points out certain irregul
arities and is competent to call, for the explanation of the Head* of 
Department for his errors of omission and commission in the same 
way the Public Accounts Committee exercises .the same powers with 
regard to scrutinizing the estimates of each department. I would 
submit, Sir, that the objections made by the Public Accounts Commi
ttee on the Budget Estimates for the year 1947-48 are more or less of 
a procedural nature. All those instructions are being strictly observed 
by the departments. The decision of the Public Accounts Committee 
also affects the procedure of the Budget Estimates when passed. The 
Budget Estimates for the year 1950-51 were sent to the Estimates
Committee which, after careful study of the expenditure incurred 
by certain departments, made some suggestions to the Government*
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Even the Supplementary Demands are not outside the purview 
o! the Estimates Committee. We invariably accept its recommendations 
provided the work and efficiency of various departments do not suffer 
thereby. If, however, we feel that the acceptance of any of their 
recommendations will prove detrimental to the efficiency of work in 
any department, ;we place before them our point of view and try to 
convince them. As regards the. position of the Committee, tt is 
guaranteed by the Constitution and when it is a statutory body how 
can we think of by-passing it. But before acting upon its recommen
dation , the report of the Department concerned has to be taken into 
consideration. ........................

Shri Amar Nath Vidyalankar : I have made a suggestion that in
future when the Government has to send a delegation, it should seets 
the approval of the House before hand

Chief Minister : Sir, I fail to understand how the suggestion of
my hon. Friend is pr cticable. Is it possible for us to call a session of 
the House every time, we have to send abroad Engineers to recruit 
technical personnel or to purchase the necessary machinery or to get 

training in some work or to prepare designs in connection w ih the 
projects for which money “has already been voted under' the relevant 
demand by this hon House? If this, suggestion is acted upon, there 
will be great delays and the progress of work will be hampered. And 
as to the necessity of sending such delega ions it is clear that huge 
projects like the Bhakra Dam cannot be completed without the help 
of specialists and experts in the line and without the necessary 
equipment and machinery and for both these purposes a visit to 
foreign countries becomes essential. It should also not be forgotten 
that after the grant has been made by this House for a particular 
project, the accounts of expenditure are maintained according to the 
Manual of the Public Works Department and the money is not 
squandered away. Moreover, such proposals as the sending abroad of 
a delegation for recruitn ent of technical personnel and purchase of 
machinery are first examined by a Cabinet Subcommittee and then 
by the Bhakra Control Board so as to have the approval of the 
Government of India and other States which are interested in the 
project and are going to have a share in the waters. Since it was 
decided to complete the project departmentally, the sending abroad of 
a delegation to recruit experts was approved. ,
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Then, Sir, I would like to reply to the objection as to why the 
Chairman Public Service Commission and the Finance Secretary were 
sent abroad as members of the delegation. No doubt for procuring 
machinery and getting training in the work of preparing desings, it is 
the Engineers alone who can be sent-but when it was a question of 
recruitment, it was necessary to send the Chairman Public Service 
Commission because under the rules every post carrying a pay of more 
than Rs. ISO/- has to be filled through the Public Service Commission. 
And for settlement of the terms of service and emoluments, the prior 
concurrence of the Finance Department is necessary. It was for this 
reason that the Finance Secretary also accompanied the delegation. 
If Jthe whole of the Commission had bien deputed to tour the foreign 
countries for recruiting technical personnel, the Government would 
have to bear more expenditure. So the approval of the House was 
sought to send these two officers abroad.

Then, Sir, reference has been made to the ‘winged pest’ , ,1 mean 
the locusts. It is our misfortune that one woe follows another and this 
State falls a prey to one calamity or the other. It was with the 
greatest difficulty that we had endured the loss and damage done by 
heavy rains and floods last year. We had yet hoped that the damage 
to Kharif crop would be made good by the Rabi r crop. But, alas, 
we had reckoned without the host of locusts. Sir, as you know the 
extermination of locusts has become an international problem and an 
international committee exists to find ways and means of fighting this 
pest and protecting the crops from its attacks. So far the practice has
been to employ all the energy and strength to destroy the eggs and the 
hoppers and the destruction of locusts in adult stage has always been 
regarded as a very difficult, almost impossible task. But, Sir, it is to 
the credit of the people of this State that they have been straining 
their utmost to destroy even the adult locusts by carrying on the 
operations in the cold at night when the locusts were perched upon 
trees and could not ily away. An objection has been raised that the
Government has sanctioned only a sum of Rs. one lakh to fight the 
menace of locusts and with this amount it may not be possible for the 
Deputy Commissioners to achieve much. I would like to point out for 
the information of the hon. Members that all the money that was 
demanded up to the time of the preparation of the Supplementary 
Estimates was included in them but that does not mean that if more 
will be demanded it will not be sanctioned. I might also inform ths House 
that we had not asked the Deputy Commissioners to get our prior
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sanction before spending any money on anti-locusts campaign. On the 
other hand, as soon as we came to know of the arrival of locusts we 
wrote to the Deputy Commissioners of all the districts and not only 
those of Jullundur and Hoshiarpur informing them that they could draw 
as much money as they considered necessary from the Treasuries without 
the.prior sanction of the Accountant General as an emergency measure 
and that the necessary sanction would be obtained by the Government 
later on. So every Deputy Commissioner had our permission to spend 
as much money as was deemed necessary.

In this way every Deputy Commissioner is authorized to sp£nd 
as much as he likes on plans concerning the destruction cf locusts. 
And if I am not divulging a secret, I*may, for the information of the 
House, say that even today we have been considering ways and 
means of killing locusts and have sanctioned a sum of Rs. 5,42,GC0 
for this purpose. This amount of rupees five lakhs and forty two 
thousand is to be spent only on equipment and it is in addition to 
the sum which is placed at the disposal of the Deputy Commissioners 
for rewarding people who collect the eggs of the locusts or who help 
in the killing of the hoppers. Of course, if there are any savings 
out of this amount this year they will be utilized next year. ; '*•-

** 3

Sir, with the exception of Kangra District I can say that no
• stone has been left unturned anywhere’ in destroying the locusts. 

As for the presence of the locusts in Kangra, District my hm. Friends 
Thakur Pancham Chand and Thakur Beli Ram went to Narkanda 
side to collect inrormation in this behalf but unfortunately their 
information cannot be regarded as correct because it is all based on 
hearsay. Now we are deputing the Commissioner to make the 
necessary inquiries So far as the attack by locusts of the Jullundur 
and Hoshiarpur Districts is concerned, I may tell the hon. Members 
that we set up a Board to organize a Tegular campaign against the 
locusts. Needless to say, that this Boa^d has rendered a yeoman’s 
service in the accomplishment of this task. Here at Jullundur and 
Hoshiarpur riot hundreds but thousands of maunds of eggs and very 
large numbers of hoppers were destroyed. The people of Jullundur 
particularly took the matter so seriously that hundreds of them 
would go out in the night to fight this menace. For killing hoppers 
vast trenches covering hundreds of miles were dug up and all this
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was due to the efforts of this Board. It is now learnt that unfortu
nately for all of us the locusts have reached Pepsu as also the 
Amritsar and Gurdaspur Districts. But I am glad to say that in 
District Amritsar the volunteers and the military killed 80 per cent 
of the adult locusts which were spread over a distance of about 30 miles. 
These military men a~d the volunteers also dug up big trenches to 
kill the hoppers. These volunteers and the military men have worked 
in such close collaboration with each other tlu«t they have wiped 
out the distinction between the official and the non-otticial effort 
They have very effectively demonstrated that if the officials and the 
non-officials join hands wonderful results can be achieved. Here 
1 take the opportunity of showing my deepest gratitude to all these 
friends, {cheers). I bow' my head to these people who actually 
felt that the saving of the State from this disaster was their indivi
dual and personal work. T must also mention the very useful 
work that our college students did in this connection. These brave 
students of our State which they studied in the college during the day 
were out in the fields during the nights to kill the locusts and destroy 
the eggs and the hoppers. They have shown a wronderful spirit 
and I have every praise for them. Some people suggested that these 
students who had helped in fighting the locusts may be exempted 
from taking the coming examinations and may be given the benefit 
of appearing in the next session It was a good suggestion and I 
talked this matter to the Vice Chancellor of the University. He 
had absolutely no objection ‘ in giving this concession. But credit 
goes to the students that they never asked for it. Not even a 
single student made such a demand and I am proud of the fact 
that our student community is imbued with so much of zeal and 
spirit of sacrifice. {Cheers). So I may assure my hon. Friend Sardar 
Bachan Singh that no pains will be spared by any Punjabi in 
surmounting the difficulty which has unfortunately overtaken us.

Sir, so far as District Kangra is concerned, I have already stated 
that the Commissioner has been asked’to collect the necessary infor
mal ion. But I may assure my hon. Friend Thakur Beli Ram that 
the locusts will not be able to cause any great damage in that district 
as that is a cold place Locusts cannot live in a cold place. My 
hon. Friends will recall that in District Hoshiarpur the locusts 
first went to Una and from Una they made their way to Hamirpur. 
But Hamirpur being a cold place the locusts had to beat back. 
However this does not mean that as the locusts cannot do much 
harm we may destroy them at leisure. We cannot even for a 
second entertain such an idea and we will do our level best to destroy 
them in as short a time as possible and at any place at which they *
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may be found in the State. The experts tell us that we will have 
to carry on our efforts till the month of July as the locusts will 
continue <o lay eggs till that month.

Now a little about the Cooperative Garden Colony Scheme. 
Here my hon. Friends should not lose sight of the fact that the 
provision in this connection is meant for a few months and not for 
the whole year. The very fact that this provision has been asked 
for the Supplementary udget adequately shows that. And then 
there is another thing and it is this that the Government cannot 
afford to spend on all requirements of the scheme. The Government 
can provide for the advice oi the experts and so far as the setting 
up of nurseries or tube-wells is concerned that v ork is to be done 
by the cooperative societies In the United Punjab gardening was 
not done on a cooperative basis. There it was a matter of individual 
enterprize and all investment o * the gardens was made by the indivi
duals. The Government only arranged for expert advice. No doubt 
water was supplied from the canals where it was possible to do so 
and we also undertake to give canal water if we can spare it after 
attending to our grow more-food requirements. As for the setting 
up of the tube-wells is concerned, that will have to be done by the 
cooperative societies.

Sir, my hon. Friends have made a mention of the electricity 
schemes. I may tell them that the making of this provision in the 
Supplementary Estimates and then in the Second Instalment of the 
Supplementary Estimates clearly shows that we prepare our schemes 
as and when the demands of the public are received by us. It is 
buite a different thing that at times we may not be a le to put 
them through. But sometimes « hen a scheme cannot be acted 
upon the fault does not always lie with the Government. It has 
been many times seen that while the Government is ready to carry 
out the scheme the people concerned back out and the scheme fails.

*

In the case of Jullundur, I can tell the hon. Members that all 
those who asked for electricity, were supplied the same That scheme 
is working very satisfacto. ily and I hop  ̂ that when others see its 
success, they will aho ask for it. Whenever we receive demand for 
electricity from a certain place we get it surveyed. Formerly, we did 
not possess transmission lines and therefore could not meet the demands 
of people, but now when we have got the necessary material, we are in 
a position to supply as much electric energy as might be required 
We prepared Panipat Electricity Scheme, because we were told that
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the people of that area were in need of electricity. A plant of the 
power of 750 kilowatts was set up at first and another plant oi 2500 
kilowatts was procured for being installed afterwards. To start with, 
a plant of the capacity of 750 kilowatts was set up, but there is 
demand for 200 kilowatts only. I thought that at first the demand 
was always less and it was not possible to meet the expendi
ture but later on it was likeiy to increase and then the scheme would 
be profit, ble. With this idea a plant was installed at Panipat.

Sardar Bachan Singh : Ha- the hon. Chief Minister tried to
obtain an idea of the demand for electricity at Ludhiana ?

Chief Minister : I cannot give these figures at present, but I
shall be able to do so after two or three days after obtaining these from 
the Secretary concerned. I like the hon. Members asking for such 
details. We supply 9,00 > kilowatts of electricity to Pakistan. Under 
the agreement we have to supply them 2500 kilowatts, but we actually 
supply them 6,500 kilowatts extra in order that we might earn more 
for meeting the loss incurred by us at other places. As I have 
already submitted, we are incurring loss in electricity schemes at 
various places. Had we not supplied 9,<)00 kilowatts to Pakistan, we 
would have suffered a loss of ten lakhs of rupees annually on 
electricity schemes.

Then, Sir, reference was made to the Rural Housing Scheme of 
the Government I beg to submit that what the Government has done 
so far in helping the construction of rural houses could not be mention
ed in these supplementary demands. This subject can be fully discussed 
during the general discussion of the Budget. It has been said that 
the Government has not given sufficient help to the people in the 
construction of rural houses and that the sum of five hundred thousand 
rupees is quite insufficient. I wish to tell the hon. Members that n 
those villages where all the houses belonged to Muslims or these were 
not in habitable condition, it was decided to avail of the opportunity 
of constructing model villages. The damaged houses were levelled; 
roads were constructed and the model of houses to be erected there 
was presented to the people. Proper care was taken to see that 
suitable facilities were afforded to those who were allotted lands in 
those villages and in the case of others land was given according to 
their status. It was also decided that these people should b advanced 
money and also supplied the building material required by them. 
According to this scheme four hundred villages have been surveyed so 
far and their alignments have been made. The Public Works
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Department was asked to do the surveying of five hundred villages. 
They have completed this work with respect to four hundred villages. 
According to our scheme we propose to make one thousand model 
vil ages.

Sardar Bachan Singh : Has the Government built houses in
some villages ?

Chief Minister : The Government has built no houses in the
villages. In the towns we built 4,200 houses. Mud huts were cons
tructed by the Relief Department and the other houses were built by the 
Rehabilitation Department. 1 here is difference between these two de
partments Relief is intend d for the transitional period. A person can 
live in a mud hut constructed by the Relief Department till he gets 
accommodation from the Rehabilitation Department. Moreover., mud 
huts were built in refugee camps where thousands of displaced persons 
were concentrated. The Government constructed 4,2(0 houses in the 
towns. Only recently, when a Bill was introduced for seeking per
mission to sell the unsold houses to local persons, it was strongly 
objected to. It Miould.be remembered that in t1 e case of Government- 
built houses, the expenses of the Public Works Department are abo 
charged from the buyers of.those houses. This could be done, in the 
case of houses built in the towns, but my hon. Friends would agree 
that it would not have been proper to charge such expenses from the 
villagers. There the people have always constructed their houses 
theniselve' . In addition to this, the Government has offered 6,800 
sites for houses in the towns.

Then, Sir, objection was raised to an item of expenditure under 
Kangra Industrial Development Scheme. An hon. Member said that 
I had special love for district Kangra. My hon, Friend Thikur 
Dalip Singh gave suitable reply to that observation. In this connec
tion, I beg to submit, that we are not discus dug the main Budget. This 
is a supplementary demand and relates to he expenses incurred in 
surveying the area for a definite purpose. The amount originally 
sanctioned was exhausted and as the work had not yet finished, 
supplementary demand has been made for getting the surv y 
completed. The development of an area can be undertaken after 
getting it prop rly surveyed . Then only it can be kno vn as to which 
•ndustries can be set up there. I have travelled throughout Kangra 
valley not for doing any political propaganda but as one interested in 
village industries. There is plenty of water power available in Kangra
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and raw material also is available there If finished goods are 
manufactured there, transport would be required to take it to other 
places. So long as suitable means of transport do not exist, it is not 
advisable to manufacture these. The Industrie Department can only 
advise, but that too is possible after the necessary survey has been 
done. This demand relates to the expenses of the surveyor. What 
can I say if even this thing is objected to ? I shall be able to explain 
our schemes during general discussion of the Budget. At that time, I 
shall also explain the result of survey. *

Then, Sir, it was said m connection with electricity that the
Government proposed to supply electricity . to Kalka from the plant

/
to be set up at Chandigarh while the Electric Supply Company
Kalka wanted only Rs. 20-25 thousand to set up the plant there, which 
the Government refused to give. I think if I answer this criticism now - 
it might go against the Electric Supply Company. But still I must 
say a few words. We asked the Electric Supply Company to set up 
a plant and to continue to work till the end of its present term. But 
it does not want to invest more money in the concern, perhaps for the 
reason th it only a small part of its term is now left. Besides, the 
Government had no place to set up a plant at Kalka. This could not 
be done due to another reason also. A ter a year or so, we shall get 
electricity from Nangal project and the transmission lines will pass 
through Chandigarh and Kalka for the purpose of extending them to 
Simla. For this purpose.it is better to set up the plant at Chandi
garh than at Kalka. If we set it up at Kalka, it would stand in 
between S tula and Chandigarh. Due to these considerations, we
decided to set up the plant at Chandigarh. When we get electricity 
from Nangal, 600 k. w. would be required by the East Punjab 
Railway Workshop. So naturally, th transmission lines will pass 
through Chandigarh.

Then, Sir, it has been said that I have special regard for Oel. This 
is but natural because the worker who hac worked at a certain place for 
a certain purpose comes to have some attachment to it. But nothing 
extraordinary has been done in selecting Oel as a centre for training 
rural workers, The fact is that it had some good background for thh 
kind of work and some work had already been done there. It has been 
objected that there will be no market for the products of the Centre at
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Oel and the raw material will be brought here from other places. I 
may inform the hon. Members of the House that this basic school is 
not an industrial training school. The training imparted here is 
agricultural and for this»■ purpose only two things are required, namely, 
land and implements. It was, therefore, not necessary that the Governv 
ineptjShpuId consider things  ̂ like raw material etc., while opening this
Cenfre-at Oel. ] What is required is la (d, seeds and imp eme/ ts and as 
regards the produce, it will be consumed in the area itself. And then , 
the /mount set apart for this school is only Rs. i, 500 some of which 
is meant for the purchase of iinpl ments and some for the tube-well to 
be bored over there. The question of the availability of the raw material 
does not arise in this case.

Then, Sir, the tours of the Chief Engineers have been criticised 
and reference has -been made to the recommendation of the Estimates 
Committee and the Public Accounts Committee Regarding these I 
have4already explained the position of the Government. It has been 
said.that the houses of the poor have not been repaired I have no 
material with me regarding this matter just now. I shall, however, 
make enquiries and shall try to reply about it at the time of the 
general discussion. Besides there wilT'be discussion on the Irrigation 
demand also. It can be replied even then. Yet another objection has 
been raised that there - is no Member of the Assembly on the Bhakra 
Control Board This Board, I may inform the House, deals with 
financial and technical matters- and "the Punjab Government is 
represented on it. The hon. Members are not taken on such committees. 
Their job ends when they, approve the project and sanction funds for 
it. *. After, that it is the business of the administrators and the technical 
personnel to, execute the sch eme. It was said even before as to why I 
did not become the Chairman of the Control Board. How could I 
become its Chairman in view of the fact that three other States are also 
represented on the Board ? There will be a representative of the 
States Ministry either from, Rajasthan or PEPSU on the Board. It is 
an inter-stater concern and as such it could not have as its Chairman the 
representative of a single State. Sir Chandu Lai Trivedi is the Chair
man not as the Governor of Punjab but in his personal capacity.

Sardar Bachan Singh : On a point of information, Sir. Is it not
a fact that the5 Punjab shall bear 80 per cent of the expenditure to be 
incurred on this Project ?



Punjab Appropriation (No. 3). Bill. 77

Chief Minister : Punjab’s share will be 60 per cent and not 80
per cent. We have every say in the administration of the project. 
Nothing can be done without our advice and approval.

Then, Sir, it has been complained that the Government has not 
so far paid compensation for the land acquired by it for Sarhali 
Harike-Ferozepur Road. I cannot disclose definite information about 
this matter as it is a strategic road. I may, however, inform the hon. 
Members that there are two stages for the acquisition of the land. 
Firstly, it is requisitioned for the purpose of starting the work. Secondly 
the acquisition proceedings are initiated. So long as the land remains 
requisitioned, the Government pays rent for it. But if the acquisition 
proceedings are started, the Government pays 4\ per cent interest on 
the total value for the period for which the compensation is not paid. 
Anyway, I shall be able to tell after making necessary enquiries as to 
why compensation has not been paid so far.

Sir, an objection has been raised against the employment of 
labour of the villagers in the flood-affected areas of Amritsar District 
in the task of digging channels there. As a matter of fact, the villagers 
were not forced to give such labour. They came forward of their 
own accord. In fact, the times have changed and now in every 
place peopl; are coming forward to do such work themselves 
voluntarily. It is the duty of every citizen to do social service in 
every sphere of national life. In this particular case rain water 
collected in the fields and the villagers thought it dangerous for their 
crops. So in their own interest they considered it necessary to drain 
it out by means of digging channels. Consequently they approached the 
Irrigation Department which made alignments The villagers dug the 
channels themselves working day and night in an area of many miles 
and drained out the water standing in the fields. In this way they 
■brought the land under cultivation. Such tasks can only be achieved 
by co-operation and a spirit of social service among the people. My 
submission is that the habit o' working with one’s own hands should 

cultivated. I can even go to the length of saying that every one 
irrespective of his social status should work with his own hands. If I 
had enough of p nver to do so, I would make even the rich people 
work with their own hands. They would not be allowed to buy labour 
for them with their riches. Manual labour should have a dignity 

'which at present it does not command, especially among our 
educated people. I would like to point out here that our farmers have 
traditionally a love for labour. On the eleventh day of the moon when
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the farmers do not go to their fields they work in the villages for removing 
depressions etc If we say that it is possible to achieve progress 
without doing any work at all, then we may have to wait till doomsday. 
In Armitsar District we have a plan f dig ring eleven channels. Two 
of these have been dug in less than a week’s peiiod and their length is 
about seven miles. The villagers have worked honestly and earnestly 
at the channel because they knew th it it was in their own interest 
to do so. Even now the Govern nent is receiving demands for 
alignments from the people in the villages. The} are prepared to 
work themselves because they k io v tint it is not p>ssibie for the 
Government to supply labour for them and to spend huge amounts 
at this time of financial stringency. Moreover, the iarmers know 
that such channels are useful for them all and so they work at them 
in a spirit of social service So under these circumstances it does not 
look proper to say that the Government is taking ‘begar’ from the 
villagers. It has been remarked that the Government told the 
villagers that only those of them who worked at the digging of 
channels would be given help in the construction of their houses. 
This allegation is quite b useless. I have myself met and talked to 
the villagers of that area. There is n » question of any compulsion in 
taking work from them They did the work voluntarily.

As regards the question )f Rural Housing, my submission is 
that due to floods and excessive rains houses have fallen in the rural 
*areas in large numbers and the Government is trying to help the 
people as mu h as it can [ hope the hon Members realise that for 
a Government it is a very hard tadc to give financial help beyond a 
certain limit. So, hard pressed as we are in respect of funds, we have
tried to give grants to those who are not in a position to return. But
in other cases we are giving relief by way of taccavi loans. As a 
matter of fact, people try to get as little 1 >an as possible because the 
taccavi loans are always to be returned. So the sufferers and the 
displaced persons work for themselves in building the houses and they 
try to spend as little as possible on them. With a spirit of service 
they have built for themselves houses having one or two rooms 
according to their individu J needs within the amounts given as 
taccavi loans. In fact they do’nt need bigger houses and they are 
unable to do so financially also. Taccavi loan is not the 
whole of the amount which a person stands in need of.
It is generally a part of it, the rest is made up by the person
getting the help. So we do realise that such persons have,
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in fact, to bear sufferings in spite of what the Government is in a 
position to do for them. In cases which deserve more help, we give 
grants as well. For instance, in the case of Harijans, widows, and 
orphans, etc. We have provided for help by wTay of grants. This 
provision is over and above the amount of rupees five lakhs which has 
been provided for the purpose of Rural Housing Scheme.

There is the question of District Boards regarding which some 
criticism has been levelled b .* the hon. Members but due to the 
shortage of time I am unable to reply to them now.

Regarding Amritsar Omni Bus Service, one of the hon. Members 
has pointed out that public is experiencing a lot of inconvenience 
because of the permission given by the Government in carrying 
twenty-five per cent extra passengers. In this matter I would like to 
point out that the concession of carrying twenty-five per cent extra 

' passengers was allowed to the buses in the State on account of the 
. shortage of petrol. Now that there is no such shortage the concession 

has been withdrawn two or three days back—except for local and 
suburban routes.

In connection with the scheme for the multiplication and distribu
tion of American cotton in Hariana tract under demand number 27, I 
would speak in the general discussion on the Budget. What Shri 

Buja Ram Bhagat had said I was unab!e to follow. So I cannot reply to 
his points. I have tried to explain the position of the Government 
on the points raised by the hon Members. So I think the hon. 
Members will now give their assent to the Appropriation Bill.

Mr. Speaker : Question is—

That the Punjab Appropriation Bill (No. 3) be taken into consideration 
at once.

The motion was carried. 

Clauses 2 and 3. 

Mr. Speaker : Question is—

That clauses 2 and 3 stand part of the Bill.

The motion was carried.
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Schedule.

Mr. Speaker : Question is—

That Schedule be the Schedule of the Bill.

The motion was carried.

Clause 1.

Mr. Speaker : Question is—

That clause 1 stand part of the Bill.

The motion was carried. ./•

Title.

Mr. Speaker : Question is—

That title be the title of the Bill.

That motion was carried. ■

Chief Minister : Sir, I move—

That the Punjab Appropt iation Bill (No. 3) be passed. 

The motion was carried.

*

The House thin adjourned till 2 p. m. o x Thursday 15th March, 1951.
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Punjab Legislative Assembly

THIRD SESSION OF THE FIRST PUNJAB LEGISLATIVE ASSEMBLY.

Thursday, the 15*th March, 1951.

7 he Assembly met in the Assembly Chamber. Simla at 2 p. m. of the 
 ̂ clock. Mr. Speaker (the hon. Sardar Kapoor Singh) in the Chair.

^ • ej-

STARRED QUESTIONS AND ANSWERS.

COMPLAINT BY SHRI CHAHAT KHAN AND OTHERS OF 
VILLAGE PATKHERI, DISTRICT GURGAON.

*2836. Sardar Bachan Singh: Will the hon
nue be pleased to state :— * .

Minister for

(a) i) whether any complaint by Shri Chahat Khan, village 
Headman and other villagers of village Patkheri, 
tehsil Ferozepore Jhirka, district Gurgaon was forwarded 
by S. Sajjan Singh, vide his letter No. 934,
dated 13th July, 1950, to the hon. Minister for Revenue 
in which serious allegations were made against a certain 
revenue officer of Ferozepore Jhirka tehsil ; if so, the 
copy of the complaint be laid on the Table ;

(iij whether any enquiry was ordered by the Government 
in this case; if so, the name of the investigating 
officer;
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X

[Sardar Bachan Singh]
(iii) whether the investigating officer sent for the com

plainants and recorded their statements ; if so, when
and where ; *

(iv) the total number of the complainants who signed the 
application and the number of the complainants who 
appeared before the investigating officer to give 
evidence ;

(b) the result of this enquiry and the action, if any, taken
by the Government in the matter ; ^

(c) whether any suits were filed by any of the landowners m
against the defaulting tenants before the visit of this
officer to this village and decreed by this officer ; if 
so, the number of such suits till the date of his 
visit?

Parliamentary Secretary (Thakur Beli Ham) : ^

(a) (i) I regret, no such complaint is traceable. Sardar Sajjan 
Singh was reminded regarding his letter of the iJth July,
1950, in August, *950, and was requested to supply a 
copy, but he did not care to supply the same and 
consequently no action could be taken.

(a) (ii), (iii)/(iv), (jb) & (c) Do not arise.

Sardar Sajjan Singh: May I know if the Government would %'■
institute an enquiry into my complaint if I produce a letter of the 
Secretary, Anti-corruption Committee in which he acknowledged my 
complaint ?

Sardar Sajjan Singh : Is the administration of the Government 4
so inefficient that it has not been able to make enquiry into my 
complaint?

Mr. Speaker : That is the opinion of the hon. Member.

Sardar Sajjan Singh : Is the Government prepared to mal>e on
enquiry from its department as to why my complaint is not traceable ^  
if I produce a postal receipt as the complaint was sent under registered 
cover acknowledgment due ?
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- Parliamentary Secretary : You should have sent a copy of that
complaint.

Sardar Sajjan Singh: I sent a copy of it and that was
acknowledged by that department.

; Parliamentary Secretary : If the hon. Member gives a copy of
that complaint the Government will make an enquiry.

CONSOLIDATION OF HOLDINGS IN THE STATE.

*2853, Dr. Sant Ram Seth : Will the hon. Minister for
Revenue be pleased to state

(a) the number of places where the work of consolidation of 
holdings has been started in the State ;

(b) the time likely to be spent on its completion ;

(c) the total expenditure likely to be incurred there-on ;

(d) the number of staff engaged at present in this connection ?

The hon. Sardar Kartar Singh :

(a) 432 villages.

(b) By 31st August, 1951.

(c) Rs. 15,40,0°0.

d) Settlement Officers — — — 2

Consolidation Officers — — — 7

Assistant Consolidation Officers — — 25

Inspectors (Supervisory duty) — — 91

Inspector candidates (doing original work'' — 22

Peshi Kanungos — — — 18

Sub-Inspectors ’ — — — 475

Shri Pr^bodh Chandra: May I know what p.acticai' work has
been done in this direction ?



Minister: The work is in progress and if the hon. Member
■wants to know how much progress has been made I would ask him to 
give a fresh notice.

* Shri Prabodh Chandra: May I know whether the consolidation
work has been completed in any village or in any district ?

Minister : I have already stated that the work is in progress.
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TERMINATION OF THE SERVICES OF SUB-INSPECTOR AND 
SENIOR CLERK OF THE CIVIL SUPPLIES DEPARTMENT, V

AMRITSAR.

*2441. Shri Ram Sharma: Will the hon. Minister for
Rehabilitation be pleased to state :—

(a) whether it is a fact that the services of a Sub-Inspector
and a Senior Clerk of the Civil Supp ie- Department, 
Amritsar, were terminated in the month of November.
1949, without assigning any reason ;

(b) whether it is also a fact that the enquiries held against 
those subordinate were held by the Department and the 
Additional District Magistrate and nothing was found 
against them ?

The hon. Sardar Ishar Singh Muihail :

(a) Yes.

(b) Yes, the enquiries were held but it is incorrect that 
nothing was found against them.

Shri Prabodh Chandra : May I know whether any warning was
given to these officials or any opportunity was afforded to them to 
explain their conduct?

Minister : Enquiry was made against them through the Special
Inquiry Agency. The allegations against them were that they had ^ 
intimidated shopkeepers and for this reason their services were ter
minated.
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Sliri Prabodh Chandra : Is it not the policy of the Government
to afford full op>porfcunity to such persons for explaining their conduct 
before taking any action against them ?

Minister : I do not like to add to what I have stated above.

Shri Prabodh Chandra ; Is it not necessary under the Rules that 
the person should be afforded full opportunity to explain his conduct ?

Min ister : The services of temporary hands can be terminated.

Shri Prabodh Chandra : I may inform the lion. Minister that a
person who has got six months service to his credit cannof be called 
a temporary hand

Ministar : I am thankful for the information given by the hon.
Member.

Shri Prabodh Chandra : May I know for how long these officials
have been in Government service ? v

Minister : 1- require notice to answer this question.

Shri Prabcilii .Chandra : May I know whether these officials
weie in Government service in prepai titioned Punjab ? ‘

c

Minister : 1 can’t say. If the hon. Member wants to get this
information he should give fresh notice.

WORK CENTRES.

*2648. Shri Virendra : Will the hon. Minister for Rehabilitation
be pleased to state':—

(a) the number of Work Centres opened by the Relief and 
Rehabilitation Department in different parts of the State ;

(b) the places where these centres have been opened;

(c) the number of persons receiving training in these centres ;

(d) the monthly expenditure incurred by the Government in 
running these Centres ;



[Shri Virendra]
(e) the monthly income, if any, which the Government 

receives from these centres ?

The hon. Sardar Ishar Singh Mujhail :
* 0

4aj) 41.

(b) Jullundur, Hoshiarpur, Ludhiana, Ambala, Jagadhri,
, Karnal, Panipat, Sonepat, Rohtak, Gurgaon, Paiwal and

Hissar.

(c) 1497 in January 1951.

(d) The average monthly expenditure on these work centres 
is about Rs. 1,75,000 inclusive of capital expenditure on 
buildings and machinery, and salaries of Technical staff,

(el The average monthly income from sale of goods produce i 
in these centres is about Rs, 55,0(]0* which is graduailv 
rising.

. Shri Virehdra : As these work centres are running at a loss, may
I know what steps the Government propose to take to make them 
self supporting ? . <

Minister : The matter is under the consideration of the Govern-
’ ment. / . y

Shrimati Sita Devi : May I know whether Government has:
taken any steos to provide work to the person's who have received 
training in these work centres ?

Minister : These work centres have been' opened only to
provide work to the trained persons.

Shrmati Sita D8Vi : May I know whether the persons who work
in these centres get enough work to be able to support themselves and 
their families ?✓  .

Minister: It is difficult for me to say how much work is given
to each worker..

Shrimati Sita Devi: May I know whether the articles that are
manufactured in the work centres are sold in the market at the usual 
market price ?

(ilU) 6 Punjab Legislative Assembly [15th. March 1951
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Minister : Yes. Many such articles are readily sold in the
market.

Shrimati Sita Devi : Is it not a fact that large stock of leather
goods, such as slippers etc , which have been manufactured in these 
centres is lying unsol d as the price of these manufactured articles is 
high as compared with other similar articles in the market ?

Minister: I require notice to answer this question.

RESTORATION OF PROPERTY TO SYED ABTJL HAQ OF
JULLUNDUR.

*2651. Shri Virendra : Will the lion. Minister for Rehabilitation
be pleased to slat whet here it is a fact that the Government has restored 
the property of Sycd Abdul Haq of jullundur, who. had migrated 
to Pakistan and has now returned to India ? .

The bon Sardar Is’ier Singh Mujhall :

1 • Sheikh Abdul Haq has riot returned to India. Fie came to 
jullundur on a temporary visit and is at present at Lahore 
as an evacuee. No application was ever made by Sheikh 
Abdul Haq for restoration of his property and the 
Custodian did not pass any order for such restoration.

Shri Virendra : Is the Government aware of the fact that Syed
Abdul Haq has come to India and is occupying a house in Delhi. How 
is it that the Government has no knowledge about this ?

•:
Minister . I do nod know if he has come to Delhi. He had 

come to Jullundur <o see his bungalow but he has not applied for the 
restoration of his property. \

 ̂ Shri Virendra: The' lion. Minister has stated that he has
- not come to India, may I know whether he has any definite informa

tion that he has not returned to India ?

/
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Minister : I only know this much that he came to Juliundur
sometime back.

QUASI PERMANENT ALLOTMENT OF LAND TO VILLAGERS
OF TEHSIL LAHORE.

%835. Sardar Bachah Singh : Will the hon. Minister for
Rehabilitation be pleased to state:-

(a) the total number of displaced land-owners of village
-> Jahman, tehsil Lahore and the total area of land they were

entitled to under the quasi permanent allotment scheme;

(b) (i) the names of villages situated within the area of their
allocation in the districts of the State and Pepsu 
where they were temporarily settled;

(ii) the number of the persons referred to in part (b) (i) 
above who were temporarily settled in the village 
referred to above;

(c) (i) number of the persons of village Jahman who were 
allotted no land on temporary basis within the area of 
their allocation and the total area they were entitled to 
under the quasi permanent allotment scheme;

(ii) whether all the persons referred to in part (c) fi) above • 
have been allotted lands in the villages referred to in 
Unstarred Question No. 342 (c) put by Sardar Sajjan 
Singh on 25th October, 1949; if not, the reasons 
therefor;

(d) (i) whether any of the persons referred to in part (c) (i) 
above have been allotted lauds in villages other than 
those referred to in part (c) (ii) above;, if so. their 
number and the area they were entitled to;

( ii) the list of the villages in which they have been allotted 
lands under the quasi permanent scheme and the total 
area allotted to them;
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(e) whether Government proposes to allot them lands under 
the quasi permanent scheme in the villages ref rred to in 

part (c) (ii) above; if not, the reasons therefor;
(f) (i) whether any displaced landowners who were not the

sitting allottees in the village referred to in part (c) (ii) 
above have been settled under the quasi permanent 
scheme in preference to the displaced landowners of 
village Jahman; if so, the reasons therefor;

fii) the total area they have been allotted in the$e two 
villages?

The hen. Sardar Ishar Singh MujhaTl :

(a) The total number of displaced landowners of village Jahman,
• tehsil Kasur is 835 and they were -entitle ! to allotment

of a total area of 3189 standard acres and 1 1| units.
(b) fi) Collection of necessary information with regard to the

names of villages situated within the area of allocation 
of the State and Pepsu where 835 'displaced land-hoklers 
of village jahman wort1 temporal!y settled, would not 
be commensurate with the labour and trouble involved.

(ii), (e) (l) (ii) 1
Y As in (b; (i) abo r ,

(d) (i) &\d) (ii)J
(e) liach application for review oi allotment oi land is being 

consid’e»ed on its own merits,

(f) (l) The two villages referred, to in the answer to unstarred
As embly question No. 842 (c, weie reserved for
displaced persons from Lahore tehsil as a whole and not
irons village jahman alone. The question of preference
to displaced landholders of village Jalvman in these\
village does not therefore, arise.

(t) (ii) Asm (f) (l) above.

Sardar Sajjan dingh : Is it not a fact that in reply to my question 
2p*34i referred to in (c) (ii) the Government had given definite 
assurance drat the displaced persons fioin village Jahman will be 
allotted land in villages of their choice ? If this is true why have 
some of them been allotted land in different villages ?
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Minister : The villages in question were allocated for displaced 
persons from tehsil Lahore and not those from village Jahman alone,

Sardar Sajjan Singh : Has, the hon. Minister replied to this
question after having gone through the reply given to my previous  ̂
questin ounder reference ?

Minister : I don’t want to reply to it.

Sardar Sajjan Singh : Does the hon. Minister know that before
reply to my question No. 342 was given the D.R.R had passed orders 
that refugees from village Jahman- should be allotted land in these two 
villages ? *

Minister : So far as I think there was no such order that they
must be allotted land in these two villages only.

Sardar Sajjan Singh : If I show those orders to the hon. Minister,
will be take necessary action in the matter ?

Minister : Yes.

FOODGRAINS EX *ORTED AND IMPORTED ^

*2963. Shri Virendra : Will the hon. Minister for Rehabilitation
be pleased to state:-

(a) the total quantity of foodgrains given by the Punjab to 
_ " other States in India during the last one year;

(b) the total quantity of foodgrains received by the Punjab 
from other States, during the last one year ?

The hon. Sardar Ishar Singh Mujhail :

(a) 2,22,308 tons.

(b) Nil.

<5 *
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GROW MORE FOOD CAMPAIGN IN THE STATE.

*2^15, Shrimati Sita Devi : Will the hon. Minister for Educa
tion be pleased to state:-

(a) whether the work done by the students in connection 
with the grow more food campaign in the State duiing 
their vacation was successful;

(b) whether the Government intend to repeat the same 
experiment this year also ?

The hon. Sardar Narotain Singh :

(a) and (b) Yes. ;

Shrimati Sita Devi : Has the Government received any resolu
tion from the Headmasters’ Association to the effect that this ex
periment has proved detrimental to the studies of the students ?

Minister: I can’t say. If the hon. Lady Member gives notice
I shall let her know.

Shrimati Sita Devi : Is it not a fact that the Government has
received representations from educational authorities of various 
schools and especially the Headmistress, Government Girls School, 
Jullundur that these vacations should be abolished as they did not 
benefit to the students? •

Minister : In view of the fact that the grow-more-food campaign is 
of paramount impoitance the Government cannot agree to this demand.

Shrimati Sita Devi : May I know how far the work in connection
with the grow-more-food campaign has progressed as a result of the
efforts of school-going children ?

/
Minister : Those who have contributed nothing towards it

should do so.

Shrimati Sita D evi: How many students did any work in this
connection ?

Minister ; Those vtho have taken no part should do so in future, 
especially those living in towns.
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PUNJAB EDUCATION CODE.

*2916. Shrimati Sita Devi. Will the hon. Minister for Educa
tion be pleased to state :— ,

(a) whether it is a fact that the pre-partition Punjab Education
Code is still followed for the guidance of schools in the 
State;

*
(b) whether the Government intends to modify the said code 

to suit the new set up ?

The hon. Sard a r Narotoin Singh.

(a) Yes, with some modifications.

(b) Yes. The matter is under consideration.

Shrimati Sita Devi: May f know what are those modifications ?

Minister : If the hon. Lady Member gives notice I shall let her
know.

FEES OF HARIJAN STUDENTS. , .

*2917. Shrimati Sita Devi : Will the hon. Minister for
Education be pleased to state whether it is a fact that the fees of 
Harijan students for the period 1st April, ’ 950 to 30th September, 1959 
have nod been paid by the Government so far; if so, the reasons 
therefor ?

The hon. Sardar Narotam Singh:

No. It is not a fact. Government have made payments, to the 
extent of Ps. one lac i.e., the full amount earmarked for this purpose 
during the current year.

Shrimati Sita Devi: Has it come to the notice of the Govern
ment that the Harijan students have not so far been granted fee 
concessions? Hasn’t the Government received representations to 
this effect ?
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Minister : No, this is not a fact though it is true that owing to
mistakes in the relevant papers submitted by the education authori
ties some delay is inevitable. Payment has been made in this con
nection by this tune.

Shrimati Sita Devi: Is there no provision in the rules to
instruct the school authorities to subm it the relevant papers by a 
certain date ?

Minister: Government does not mind even if they commit
some mistake. It refers the matter again to them.

Shrimati Sita Devi : When once the papers are returned to them
for correction, doesn't the Government direct them to submit them
again by a certain date or ct least before the expiry of the financial 
year ?

Minister : Instructions to this effect are no doubt issued but
sometime the}/ are not observed by them.

Shrimati Sita Devi: What action does the Government take if
its instructions are ignored.

Minister : Their attention is again drawn to them.

PUNJAB ADVISORY BOARD FOR BOOKS.

*2918 Shrimati Sita Devi : Will the honr~ Minister for Educa
tion be pleased to state

(a) whether the members of Punjab Advisory Board for Books
of the Education Department have been permitted to write
and submit books to the Government;\

(t) whether the reviewers of the new books appointed for the 
purpose belong to this State or outside ;

(c) the basis on which the members of the Punjab Advisory 
Board for Books have been nominated ;

C (d) whether it is a fact that headmasters of certain schools
have been nominated to the said Board ; if so, the reasons 
therefor ?

v.
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The hon. Sardar Narotam Singh :
(a) The Punjab Advisory Board for Books has ceased to 

exist from 1st October 1950 The question of permission 
to the members to write and submit books to Government, 
therefore, does not arise. Government has, however, laid 
no restriction on anyone, including members of the 
Provincial Advisory Board of Education fa new body 
which does not deal with books only but with the entire 
field of education). No member of this Board will have 
any hand in the prescription of his own books.

(b) The matter being treated as a close secret, it is regretted 
that the information cannot be supplied at this stage.

(c) The Provincial Advisory Board of Education was con-
stituted frofiKamong members of the i unjab Education 
Department, representatives of the University and the 
Legislative Assembly and Headmasters of High Schools.

(d) In nominating 4 Headmasters of privately managed high 
schools to the Provincial Board of Education Government 
fully kept in view the qualifications and experience of the 
individuals concerned and their representative character.

Shrimati Sita Devi : May I know if the members of the Provin
cial Advisory Board of Education will be permitted- to write books 0 
If so, how will there be any impartiality in the matter of prescription 
of books if they will be allowed a hand in this matter ?

' Minister : The members of the Board will Have no hand in the
prescription of their own books. Reviewers will be appointed for 
this, purpose

Shrimati Sita Devi : May I know if only those four Headmasters

who have been nominated to this Board have the necessary experience 
and ability for this work ?

Minister: In making these noninations the Government kept in
view their qualifications and experience, though I don ’t say others 
are not capable.

Shrimati Sita Devi : Are those quiifications to be found in
those four Headmasters only ?
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Minister : When the hon. Lady Member will come to know
their names she will admit the correctness of what the Government 
has done.

Shri Amar Nath Vidyalankar : Dosn’t the Government think
that it would be better to provide for the election of the represen
tatives of teachers to the Board ? Would it not be a more progressive 

* step than the principle of nomination ?

Minister : Xt is not easy for every body to fight elections and
canvass votes. Moreover elections might not return persons of 
requisite qualifi atiews.

Shri Amar Nath Vidyalankar : What is the harm it the seats of
Headmasters on the Board are filled by election from old teachers and 
headmasters of vawous schools ? This procedure is being followed in 
some other States also

Minister: In which States ?

Shri Amar > ath Vidyalankar : In Madhya Pradesh and several
other States ? • ' 1

4*

GOVERN Mj£ vT COLLEGE, HOSHIARPUR.

*2219. Shrimati Sita Devi : Will the hon. Minister for Educa
tion be pleased to state whether it is . a fact that the Government 
College, Hoshiarpur is being handed over to the University  ̂ if so, the 
reasons therefor ?

The lion. Sardar arotam Singh : A proposal to this effect is
under the consideration of Government

Shri Pratn.dh Chandra : When was this proposal received and for
iu>w long will it remain under the consideration ot the (j-overnment ?

Minister: 'Ibis proposal was received on the 9th October;
it is under consideration since that date.

Shri Prabodh Chandra : How long will the Government: ake to
consider u ?
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Minister rlt is not possible to give a time-limit, and I can only 
say that some inquiries are being made in connection with this 
proposal at the present.

Shri Prabodh Chandra : The hon. Minister has in the same
breath said that firstly the matter is under consideration and secondly 
that inquiries are being made, obviously for its implementation May 
I know whether the first answer is correct or the second ?

4

Shr.mati Sita Devi : Is it a fact that ali this is being done to
provide some officers of the Government who are about to retire from 
service ?

Minister: The proposal is being considered to retain in
service some educationists of very high qualifications who would not 
like to be given subordinate places in other institutions.

Shrim^ti Sita D avi: I request the hon. Minister kindly to
answer my question namely whether this proposal is being considered, 
to provide some officers of Government who are abaut to retire from 
service ?

Chief Minister : It is an incorrect allegation.

TERMINATION OF THE SERVICES OF LADY WELFARE 
WORKERS IN THE STATE.

*2921. Shrimati Sita Devi : Will the hon. Minister for Educa
tion be bleased to state :—

(a) whether it is a fact that the services of Lady Welfare 
Workers in the State have been terminated ; if so, the
reasons therefor ;

(b; whether he has received any representation from the Lady 
Welfare Workers whose services have been terminated; if 
so, the action taken thereon ;

(c) whether any attempt has been made by the Government 
to absorb the Lady Welfare Workers in some other 
department of the State ?
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The hon. Sardar Narotam Singh :

(a) Yes. These posts have been abolished with effect from
the 1st March, 1951 owing to the lean finances of the 
State.

(b) The respresentations are under consideration.

tc) The matter is under consideration.

Shrimati Sita Devi : Does not the Government feel that where
hardship must have been caused to the lady welfare workers by the 
termination of their services the rural areas have also been deprived 
of the very useful work which these workers were doing as a result of 
fifteen or twenty years’ experience at their back?

Minister : The Government has to look to so many things.

Shri Prabodh Chandra : On the one hand, the hon. Minister has
said that owing to financial stringency the department has been 
abolished and on the other he says that some representations have 
been received and they will be favourably considered, May I know 
whether the first part of his answer is correct or the second ?

Minister : Both parts of my answer are correct.' The depart*
ment has been abolished but the representations will be considered to 
accommodate the affected lady workers in other departments e. g., 
the District Boards, Municipalicies or say the Health Department.

Shri Amar Nath Vidyalankar : Has the department been
abolished as there is now no necessity for the Lady Welfare Work ?

Minister: No, it. is not because of that.

Shri Amar Nath Vidyalankar : What was the nature of work
which these lady welfare workers were doing ?

Minister : These lady ewlfare workers were working in
connection with health matters, development of industry in the 
villages and the education of the rutalites.

Shri Amar Nath Vidyalankar : Has some other arrangement been
made for these matters after this department has been abolished ?
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Minister : This work had to stop with the termination of services
of the Lady Welfare Workers.

Shri Prabodh Chandra : As the hon. Minister has said that
attempts would be made to absorb the lady welfare workers in other 
Departments, may I ask whether those departments in which they are 
to be accommodated are under-staffed ?

Minister: We have written to these departments but replies
have not yet been received from them.

Shri Prabodh Chandra : Will some honest attempts be made at
absorbing these lady welfare workers or are these promises just an 
eyewash ?

Minister : Honest attempts will be made.

Shrimati Sita Devi : How is it that this department has been
abolished owing to financial stringency when the Government is 
carrying on with so many unnecessary departments ?

Minister : The Government has no unnecessary deparment.

Shrimati Sita Devi : Is it not a fact that so many officers have
been unnecessarily employed in the Secretariat just to favour them ?

Chief Minister: It is an incorrect allegation.

Shri Prabodh Chandra : Sir, is it parliamentary to lose temper
in the House ? %

Mr. Speaker : Neither losing temper nor making too many
interruptions is parliamentary.

Shrimati Sita Devi : Sir, is it constitutional on the part of the
hon Chief Minister to come to the rescue of hon. Minister when he is 
helpless ?

Mr. Speaker : There is joint responsibility.
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UNLAWFUL OCCUPATION OF A HOUSE BY A READER 
OF A COURT AT ROHTAK.

*2466. Shri Ram Sharma : Will the hon. Chief Minister be
pleased to state:-

(a) whether a complaint of unlawful occupation of a house, 
consequent arrest and then litigation was made against 
one Reader of a court at Rohtak to the Anti-Corruption 
Committee; if so, the result thereof;

(b) whether any correspondence was exchanged between the 
Government and the Deputy Commissioner, Rohtak on 
the point of departmental action against this Reader ?

The hon. Dr. Gopi Chand Bhargava :

(a) Yes. The complaint was enquired into by the district 
authorities, but the allegation was not proved.

(bj Yes.

Shri Prabodh Chandra : Will the Government kindly say as 
to what action was taken against the complainant u hen his complaint 
wsa found to be wrong ?

Chief Minister : Action was taken by the G overnment.

Shri Prabodh Chandra : Had it the courage to do so ?

Chief Minister : It has the courage and it did take the necessary
action.

Shri Prabodh Chandra : What was the action taken ?

Chief Minister : Notice is required for this question.

DRAIN-OUT SCHEME OF SEM WATER IN DISTRICT KARNAL.

*2498. Shri Ram Sharma : Will the hon. Chief Minister be 
pleased to state :—

(a) the scheme to drain out the sem water and supply it for 
the crops in District• Karnal ;
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(b) the work already done in this connection ;

(c) whether any complaint from the residents of villages
Ghair and Solarpura has been received by the Government 

v ;; > in this connection ; if so, the action taken thereon ?

The hon. Dr. Gopi Chand Bhargava :

(a) The Hanouri Drain is maintained by the Government to
r drain-off the water, but there is no scheme to use its
.. . water for irr gation purpose.

(b) Does not arise.

(c) Yes. One Shri Din Dayal of village Ghair made allegations
of bribery and the complaint is under investigation.

GAUGE READERS.

*2720. Sardar Sajjan Singh : Will the hon. Chief Minister be
pleased to state :—

(a) the starting pay per month of a Gauge Reader (Pan-
salnawis) in the Irrigation Department ;

(b) when their present scale of pay was sanctioned ;

(c) whether the scale of ay referred to in part (b) above 
was ever revised; if so, when and with what results ;

(d) the Dearness Allowance allowed per month to the Govern
ment employees referred to in part (a) above ;

(e) whether the Government propose to increase the scale of
their pay;

(f) (i) the least academic qualifications for the recruitment of
Gauge Readers ;

(ii) whether there is any proposal before the Government 
to revise their scales of pay;
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he hon. Dr. Gopi Chand Bhargava :

(a) The starting pays of various classes of Gauge Readers in 
the Irrigation Department are as follows :—

(i) Class I Gauge Readers — Rs. 19/- P. M.

(They also get an extra allowance ranging from Rs. 2/- 
to Rs. 5/- P. M. for important sites like Headworks 
and Main Line Regulators)

(ii) C'ass II Gauge Readers — Rs. 17/8/- P. M.

(iii) Class III Gauge Readers — Rs. 16/- P. M.

(iv) Season Gauge Readers Class IV — Rs. 15/- P. M.

(b) Present scale of pay was sanctioned with effect from 1st 
June, 1944.

(c) Their scale of pay prior to revision in 1944 was Rs. 12/- to 
Rs. 18/- P. M.

(d) Rs. 25/- P. M. for each class referred to in part (a) above.

(e) The revision of the scale of pay recently sanctioned in
. 1951 is as below : —

Gauge Reader Grade I — 40-- 1 —50.

-do-. II — 30-- 1 —50.

-do- IK — 25̂ - 1 —30.

The Dearness Allowance shall be in addition,

(f) (i) Vernacular Middle.

(ii) As per item (e) above.

GAUGE READERS.

-2721. Sardar Sajjan Singh : Will the hon. Chief Minister be
ed to state :—

(a) the number of the Gauge Readers (Pansalnawis) in Jandiala 
and Majitha Divisions of the Upper Bari Doab Canal
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respectively for recording the canal water level at the 
tails of the different minors and distributaries in the 
month of December, 1950.

(b) the total mileage each one of them has to undertake daily
to inspect and record the tail gauges when the water is 
flowing in the canal ;

(c) whether any conveyance arrangements have been made for
them; if so, the details thereof ;

(d) (i) whether the Gauge Readers referred to in part (a) above
were allowed any cycle allowance per month during
1947-48 and 1948-49 ; if so, its rate per month ;

(ii) whether this cycle allowance has since been stopped ; 
if so, the date thereof together with the reasons there
for ;

(iii) whether the Government proposes to re-introduce this 
cycle allowance ; if not, the reasons therefor ?

The hon. Dr. Gopi Chand Bhargava :

(a) The number of Gauge Readers employed for this purpose 
in December, 1950, is :—

Jandiala Division 

Majitha Divison

— 7

— 6

(b) The daily mileage for each of the Gauge Readers is noted 
below :—

Majitha Division.

1. Kathu Nangal —■ —

2- Lalu Ghuman — —

3. Bagga, lI
4. Fatehgarh Churian,

1
i1

5. R. D. 80,819 Lahore Branch and i1
. 6. R. D. 96,000 Lahore Branch

1
j

17

20

8 to 10 miles 
each



Starred Questions and Answers <|10> 23

Jandiala Division.

1 . Khara Rest House — — 12 to 25 miles

2. Naushehra Rest House — — 8  ̂ miles

3. Khawaspur Rest House — — 30 miles

4.' Rasulpur Rest House — — 20 miles

5. Minhala Rest House — 23 miles

6 . Minhala R. H. (2nd G. R ) — 30 miles

7. Valtoha R. H. —• 30 miles

(c) They have to make their own conveyance arrangements.

(d) (i) Yes, at Rs. 4/8/- per month, if the beat is more than
10 miles and a cycle is maintained.

(ii) No.

(iii) Does not arise.

LIQUOR AND FOREIGN WINE SHOPS IN THE STATE.

*2722. Sardar Sajian Singh : Will the hon. Chief Minister b«
pleased to state :—

(a) (i) the uumber of new liquor and foreign wine shops opened
in the different districts of the State between 15th 
August, 1947 and 31st December, 1950 ;

(ii) the names of the places where these sfiops have been 
opened and the reasons therefor ;

(b) the total income derived from the Excise Duty on liqours 
foreign wine and opium, respectively, during the years 
1945-46, 1946-47, 1948-49 and 1949-50 ;

(c) the total quantity of liquor and opium consumed in each
district of the State during each of the aforesaid years ;
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(d) ,i) the total income derived from Excise Duty on liquor,
foreign wine and opium in each district of the State 
during each of the year mentioned above,

(ii) the total quantity of Bhang consumed in each district 
during each of the years referred to above ;

(e) the total quantity of opium purchased by the Government
during each year referred to in part (b) above and the 
total price paid therefor ;

(f) the total quantity of opium sold bv the Government during
each year referred to in part (b) above and the total sale 
price received from the opium vendors ?

The hon Dr. Gopi Chand Bhargava :
\

(a) to (f) Eight statements marked ‘A’ to *F’ giving the 
required information are laid on the table.]'

Shri Prabodh Chandra : L the hon. Chief Minister aware oi the
fact that the residents of these places, where new liquor shops have 
been ooened, protested against the opening of these? What acf 'on has 
the Government taken on those protests?

Chief Minister : Protests were received from some places but I
am not in a position to give deta Is unless the hon. Member gives notice 
of that question.

Shri Prabodh Chandra: Has the Government taken any action on 
the representations made by the people ?

Ch ef Minister : I require notice of that^question.

Shri Prabodh Chandra : Is it not a fact that the people of Gurdas- 
pur and Batala have protested to the Government against these 
shops being' opened in thickly-populated places ?

Chief Minister : f Tequire notice of that question.

Shri Prabodh Chandra : Has the Punjab Government received no
instructions from the Government of India that in keeping with the 
latter’s policy this Government should open no new liquor shops?

t Kept in the Library.
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Chief Minister : This does not arise out of the main question.

Sardar Sajjan Singh : The figures given for various districts in
the Statement ‘D’ supplied by the hon. Chief. Minister shov that there 
was increase in the consumption of liquor and opium in the year
1949-50 as compared with 1948-49. May I know the cause of this 
increase ?

Chief Minister : Those who use these things will be able to
give this information. I, however, feel that there has not been any 
appreciable increase.

Sardar Sajjan Singh : What steps has the Government taken
to check increase of consumption of these things in Ferozepore and 
other districts ?

Chief Minister : Consumption of these articles cannot be
effectively reduced by any Government scheme. If some private 
societies act in this behalf, they might achieve success.

Sardar Sajjan Singh : Is the Government prepared to recruit
social workers for this work ?

Chief Minister : In my opinion this kind of social work should
not wait till workers are paid something for doing it. Social service 
is generally honorary.

Shri Prabodh Chandra : May I know if tenders were invited
at the time of opening these shops, or were the licences given to those 
whom the Minister concerned liked to oblige ?

Chief Minister : In most of the cases tenders were invited,
while in some case? the licences were given «to other suitable 
persons. *

Shri Prabodh Chandra : Were Government rules observed at
the time of giving licences for opening liquor shops in Ludhiana and 
Gurdaspur ?

Chief Minister : Nothing is done against Government
rules.



(10) 26 Punjab Legislative Assembly [15th March, 1951

HOSPITALS AND DISPENSARIES IN THE STATE.

*2723. Sardar Sajjan Singh : Will the hon. Chief Minister be
- pleased to state : -

(a) (i) whether any new hospitals or dispensaries have been
opened by the Government, Local Bodies, Aided 

* Societies, respectively, in rural or urban areas of an}7
districts in the State between the 15th August, 1947 
and 31st December, 1950; it so, their particulars i. e. 
localities in which they have been opened ; n

(ii) the date when each of them was opened ;

(b) the total amount actually spent by the Government on the 
maintenance and repairs of the buildings the hospitals 
and dispensaries during the years 1948-49 and 1949-50 
respectively ;

/
(c) the total amount awarded to the local bodies and other 

private societies and the repairs of maintenance of 
hospitals and dispensaries run by them during e ich of the 
years mentioned above ;

(d) the total amount spent by the District Boards, Municipal
Committees and other private societies which receive aid 
from Government for running hospitals and dispensaries 
during each of the years referred to above from their 
own funds ?

The hon. Dr. Gopi Chand Bhargava :

(a) (i, and (ii)
A statement is laid on the table.t
The exact dates when the institutions started functioning 
are not readily available and will be intimated to the hon. 
Member later.

(b) V ear Maintenance 
Charges

1948— 49 Rs. 23,83,933/-/-
1949— 50 Rs. 25,32,411/-/-

+Kept in the Library

Cost of additions Total 
and alterations.

Rs. 69,739/-/- Its. 24,23,456/- 
Rs. 80.326/-/- Rs. 26,12,737/-
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The figures of expenditure on repairs are being collected 
and will be intimated to the hon. Member later.

(c) Year Rs.

1948—  49

1 9 4 9 —  50

8,30,352/-/-
11,62,344/-/-

(d) The required information is not readily available and is 
being collected. It will be conveyed to the hon. 
Member later.

Shri Prabodh Chandra : The hon. Chief Minister has stated
that twentythree or twentyfive lakhs of rupees were spent on the 
opening of hospitals and dispensaries. How much of this amount is 
paid to Government officers in the form of their salaries and how much 
actually goes to benefit the public ?

Chief Minister : I cannot give these details off-hand. *

Shii Prabodh Chandra : Is it not a fact that only five pies out
of a rupee aie spent for the actual benefit of the people, while the rest of 
it is paid to Government officers as their salaries ?

Chief Minister : All these figures have been given in the Budget
which is shortly going to be discussed.

Shri Praboclh Chandra ; The Government proposed to open a 
dispensary and a school for an area of five miles. May I know when this 
s'cheme is going to materialise ?

Chief Minister : This depends on the amount of money available
for this purpose.

Shri Prabodh Chandra : In the present conditions and according
to the system adopted by the present Government, is there any 
likelihood of that dream materializing in the next ten, fifteen or even 
twenty years ?

Chief Minister : The Government is doing as much as possible
in that d p*ection.

Shri Prabodh Chandra : What steps has the Government taken
so far to attain that objective ? At present, there is one dispensary, 
and one school for an area of fifty miles. What has the Government 
done to reduce this area to forty miles or thirty miles ?
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Chief Minister : I shall request the hon. Member to go through
the reports of the working of different Government departments which 
have been circulated among the hon. Members.
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GOVERNMENT HOSPITALS AND DISPENSARIES IN THE STATE.

*2724. Sardar Sajjan Singh : Will the hon. Chief Minister be
pleased to state

(a) (i) the number of hospitals and dispensaries which 
were run by the Government during the yeais 
1948—49 and 1949—50 for the benefit of different 
Government Departments and which were not open to 
public ;

9

(ii) the names and the localities of these hospitals and 
dispensaries ;

(iii) the total cost borne by Government for running each 
of these hospitals and dispensaries respectively during 
each of the years referred to above ;

(iv) the reasons for not opening them to the public ;

(v) the total number o in-door and out-door patients of each 
of these hospitals and dispensaries during each of the 
years referred to above ?

The hon. Dr Gopi Chand Bhargava :

(i) Year Number of Hospitals and
Dispensaries

1948— 49 34

1949— 50 34

(ii) & (v) A statement (Anncxure I) is laid on the table.!
(iii) The required information is being collected and will be 

intimated to the hon. Member later.

(iv) A statement (Annexure II) is laid on the tablef

|Kept in the Library.
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Sardar Sajjan Singh: In Annexure1 II to the statement
supplied by the hon. Chief Minister, it is stated with regard to canal 
dispensaries that-

As the entire cost of maintenance of canal dispensaries is borne by the 
Irrigation Department, none of these institutions can be thrown open 
to the .public without the consent of that department.

May I know if this canal depaitment is a foreign department so that 
the Government has to obtain its permission before throwing open 
these dispensaries to the public ?

Chief Minister : If my hon. Friend reads the whole of the reply,
^  the position will become clear. For his benefit, I shall read the 

entiie reply again.

As the entire cost of maintenance of canal dispensaries is borne by the 
Irrigation Department, none of these institutions can be thrown open 

to the public without the consent of that department. In places 
where no other arrmgement exists for affording medical relief to the 
population r siding in the siv rounding area, a canal hospital or 
dispensary is thrown open to the public, with the concurrence of the 
Irrigation Department, on the condition that the entire expenditure 
involved on this account is met from the Health Department.

Sardar Sajjan Singh : May I know what is the necessity of
obtaining the cons nt of the department concerned for throwing open 

x a dispensary to the public ?

Chief Minister : Every department has to spend funds according
to the allotments made to it by the Finance Department. Consequently, 
the consent of the Department concerned is necessary in such cases.

Sardar Sajjan Singh : May I know why the concession which
has been given to the people living around the Canal Dispensaries has 
not been given to those living around the Reformatory Settlement 
Dispensary ? \

Chief Minister; The Reformatory Settlement Dispen ary is 
situated in Amritsar where other hospitals are within the reach of 
general public.

r  Sardar Sajjan Singh : May I know the distance of the Reforma
tory Settlement Dispensary from the Civil Hospital ?

Sardar Sajjan Singh : May I know the num er of people living
in the Reformatory Settlement ?
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Chief Minister : I have not got this information in my possession
just now.

Sardar Sajjan Singh : Will the hon. Chief Minister please state
the difficulties which the Government has to face in throwing open the 
dispe sary to the people who are living near it ?

Chief Minister : Sir, it is a request for action.

Mehta Ranbir Singh : May I know how many Canal Dispensaries
have been thrown open to the general public and how much expenditure 
has been incurred on that account ?

Chief ' Minister : I shall be able to give the information if notic#
is given.

OVERSEERS.

*2725. Sardar Sajjan Singh : Will the hon. Chief Minister be
pleased to state :—

(a) whether Overseers considered fit to hold charge of Sub-
Divisions are promoted to officiate as Sub Divisional. 
Officers in the Irrigation Branch ; if so, the basis on which 
these promotions are made ;

(b) whether it is a fact that promotions and demotions are 
based in the case of olficiating Sub-Divisional Officers 
according to a ranking list ; if so; what is the principle 
adopted in its preparation and ranking in it of individuals 
declared fit for promotion ;

(c) whether it is a fact that the State Government has laid 
down a definite poliev for promotion to higher ranks 
strictly according to seniority in the said Department; if 
so, is that policy being adhered to in the case of officia
ting Sub-Divisional Officers during the preparation of the 
list mentioned in part (b) above ;

A
(d) (i) whether the list mentioned in part (b) above was revised 

during the years 1949 and 1950 by the Chief Engineer 
according to the policy laid down by the Government and 
stated in part (c) above ;
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(ii) the number of times the list has been revised during the 
last one year and a half ;

(iii) whether the basis for revisions remained the same on the 
occasion of each revision as had been laid down by the 
Government ;

(e) whether it is a fact that certain very senior Overseers 
officiating as Sub-Divisional Officers have been recently 
reverted and juniojs retained; if so, the reasons therefor ?

The hon. Dr. Gopi Chand Bhargava :

(a) Yes. In making promotions, the following are taken into 
consideration :—

(i) Length of permanent service as Overseer.

(ii) Whether the Overseer has passed the Departmental
Professional and Revenue Examinations

(iii) His record and suitability for promotion.

(bj Yes. The principles adopted in the preparation of ranking 
list are the same as detailed above in reply to (a) of the 
question

(c) Yes ; subject to the conditions detailed in reply to (ja) 
above.

(d) (i) to (iii) The old list is under revision taking into account 
the past service as officiating Sub-Divisional Officer and 
the case has been referred to the Public Service Commission 
for advice.

(e) Some juniors have been retained in preference to seniors on 
account of their long officiating service as Sub-Divisional 
Officers.

c o m p il a t io n  o f  t h e  h is t o r y  o f  f r e e d o m  m o v e m e n t .

+2772. Shri Prabodh Chandra : Will the hon. Chief Minister be
pleased to state whether the Government has received any request
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from the Ministry of Education, Government of India, for help in the 
compilation of the history of the Freedom Movement in India ; if so, 
the action taken by the Government in this connection ?

The hon. Dr. Gopi Ch*nd Bhargava : Yes. The available material
has been supplied to the Government of India, Ministry of Education.

Shri Prabodh Chandra : Will the hon. Chief Minister be pleased
to state the nature of the material sent to the Government of India by 
the Punjab Government in this connection ?

Chief Minister : I require notice.
t

Shri Prabodh Chandra : Is it a fact that the Government of
India has sent a number of reminders to the Punjab Government to 
the effect that the material sent by it is much less than the share of 
the people of this State in the freedom Movement ?

Chief Minister : I know better about this matter than the hon.
Member.

Mr. Speaker: I think it would be better if the House also
knows it.

Chief Minister : If the hon. Member gives notice, I shall collect
the necessary material.

Shri Prabodh Chandra : I can place on the table of the House 
a letter from the Government of India to the effect that the Punjab 
Government has not supplied the required material. May I know if 
the Government has contacted any person in accordance with the 
instructions of the Government of India to the effect that living 
material should be consulted ?

Chief Minister : I require notice.

Shri Prabodh Chandra: May I know if any steps have been
taken by the Government in this matter ?

Chief Minister : I require notice to answer the question.

Shri Virendra: Which department of the Government has
collected the material ?
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Chief IJinister: The Chief Secretary has collected the material
from various quarters.

Shri Ram Sharma : May I know if the Chief Secretary, while 
collecting the material, wrote to the Congress organization or *■ ::y 
other societies or he sent the information to the Government of India 
of his own accord ?

Chief Minister : The necessary information can be given if the
hon. Member gives notice.

Shri Virendra : May I know if the Punjab Government consulted
the records of the C.l.D. while collecting the material for this purpose ?

Chief Minister : I can give the details if notice is given.

Shri Amar Nath Vidyalankar; May I know if the hon. Chief 
Minister considered the Chief Secretary a sufficient authority for this 
purpose or some committee was also consulted ?

Chief Minister : I have already replied that the material was
collected by the Chief Secretary. Notice is required for giving more 

details.

DETENUS.

*2922. Shrimati Sita Devi: Will the hon. Chief Minister be
pleased to state :—

(a) the total number of detents confined in Punjab iahs under 
the Punjab Public Safety Act upto 15th February 1951;

(b) the number of detenus released up to 15th February 1951 ;

(c) the scales of their diet allowance and clothing allowance 
separately ;

(d) the number of detenus getting family allowance at 
present;

(e) the number of detenus confined and interned in their
native villages ?

The hon. Dr. Gopi Chand Bhargava:—

(a) 4939. Both under the Punjab Public Safety Act and 
Preventive Detention Act.
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(b) Practically all the detenus detained under the Punjab 

Public Safety Act have either been released or their 
detention has been converted into one under the 
Preventive Detention Act.

(c) A statement showing the scaleŝ  of diet allowance and 
clothing allowance for detenus under the Preventive 
Detention Act is laid on the table.

(d) Does not arise.
(e) None under the Punjab Public Safety Act .

Statement showing the diet allowance an l clothing allowance granted to
detenus in jail:

Class of detenus. Diet allowance. Clothing allowance.

Rs. a. p.

1. Communists ... 2 8 0 per day They are granted a sundry allowance of 
Rs. 16/- p. m. for the purchase of 
clothing, toilet articles, newspapers, 
periodicals and shaving facilities to non- 
Sikhs.

2. ‘ A ’ Class .. ' 2 4 0 No clothing allowance is given to them. 
They are supplied clothes at Govern
ment expense.

f / ‘ B ’ Class ... 1 12 0 „ Ditto.

4. ‘ C ' Class .. No allowance is 
given to them. 
They are pro
vided diet as 
to * C ’ Class 
convicts.

Ditto.

Shrimati Sita Devi : It is stated in the statement that has
been supplied to me that the ‘A* class prisoners are given daity 
allowance of Rs. 2/4 annas and they are supplied clothes by the 
Government. May I know how those prisoners manage “to get toilet 
goods and other sundry things in the absence of any other allowance ?

Chief Minister : The allowances are given according to the
rules. Besides the Government does not take upon itselt the respon
sibility of providing everything to the prisoners.

Shrimati Sita Devi • May I know if it is not the responsibility 
of the Government to meet the requirements of the detenus ?

Chief Minister : The detenus are given all the facilities that
are given to ‘A* and 'B ' class prisoners.
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Shrjmati Sita Devi : May I know why non*Communist detenus
are not given the allowance of Rs. 16 which is given to the Communist 
detenus ?

Chief Minister : They are given the same allowance as is given
to other ‘A' class prisoners.

NATIONAL VOLUNTEERS CORPS.

*2964 Shri Virendra : Will the hon. Chief Minister be pleased
to state :—

(a) the total strength of the National Volunteer Corps in the 
State District-wise ;

(b) the functions and duties of the National Volunteer Corps 
at present ? .

The hon. Dr. Gopi Chand Bhargava :
(a) The total sanctioned strength of the Punjab Volunteer 

Corps in the State district-wise is as under :

District.
Hony. 

D S. Ps.
Platoon
Comm
anders.

Platoon
Officers.

Volunt
eers

Head
Constab

les.

Foot
Const
ables.

1. Hissar 1 ' 20 40 . 400 4 8

2. Rohtak 1 16 33 330 4 8

3. Gurgaon • 1 20 43 430 4 8

4. Karnal 1 25 50 500 5 - 9

5. Ambala 1 20 42 420
)
! 3 9

6. Simla 6 12 120 1 5

7. Hoshiarpur 1 15 30 300 4 9

8. Jullundur - 1 14 29 290 5 9

9. Ludhiana 1 16 32 320 5 9

10. Kangira 1 14 28 280 3 6

11. Ferozepore 1 26 60 600 6 10

12. Amritsar 1 25 59 590 8 16

13. Gurdaspur . 1 16 36 360 4 10
i * - ---- :------- ------- — — ----------- --— .-------- ----- ------

Total 12 233 494 4940 58 116
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(b) The functions and duties of the Punjab Volunteer Corps at 

present, are to impart rifle training to the Civil population 
of the state, to assist the police on the occasions of fairs 
and festivals, pursuit of criminals, traffic control, 
guarding Government property, dispersing rioters, collect
ing of intelligence and organising Village Defence and 
Air Raid Precautions.

Shri Virendra : Will the hon. Chief Minister be pleased to state
why the strength of the National Volunteer Corps has been reduced ?

Chief Minister : In view of our Finances it was considered
proper to spend less in this direction. We are spending- as much as 
we consider proper.

Shri Virendra : Where lies the harm in doing away with it
altogether ?

Mr. Speaker : This is a suggestion.

Chief Minister : Thank you for the suggestion. It will receive
the best consideration.

Shri Virendra : Thank you.

Shri Ram Sharma : May I know the difference in the nature
of duties of police and the National Volunteer Corps. Can the 
purpose for which National Volunteer Corps is recruited be not served 
by increasing the strength of the police ?

Chief Minister : Police is a permanent establishment for maintain
ing law and order while National Volunteer Corps is a temporary 
organisation meant to be used for emergency purposes and in fairs 
etc. Cost of police training is heavy, so it cannot be made to serve 
the purpose for which National Volunteer Corps is recruited.

Shri Ram Sharma : Is it not possible to reduce expenditure by
reducing the number of permanent police and taking work from the 
part-time members of the National Volunteei Corps ?

Chief Mi nister : National Volunteer Corps i . primarily meant
for fairs and gatherings and for other emergency purposes only. They 
are given training in that respect.
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Shri Ram Sharma : Is it not a fact that the policy of the
Government with regard to the work of the National Volunteer Corps 
has been an utter failure and that there have been complaints of 
dishonesty,, loot and corruption ?

Mr. Speaker : that is a question of opinion.

Shri Amar Nath Vldyalankar : May I know whether any h e ^
was extended by the National Volunteer Corps as such, in such 
emergencies as Grow More Food Campaign, anti-ocust campaign and 
rural uplift work ?

Chief Minister : I want notice to supply that information. ,

Shrimati Shanno Devi Sehgal : Will the hon. Chief Minister be
pleased to state the emergency occasions on which the services of 

^National Volunteer Corps were utilized ?

Chief Minister : I cannot tell that now. A notice is required.

AUTHORISED ACCOMMODATION FOR PRISONERS IN JAILS.

*2966. Shri Virendra : Will the hon. Chief Minister be pleased
to state :—

(a) the authorised accommodation for prisoners in all the Jails 
of the State ;

(b) the piesent population of Jails ;

(c) the action, if anjr; taken by the Government to meet this
shortage of accommodation in Jails ?

The hon. Dr. Gopi Chand Bhargava :

(a) 3994.'

(b) 8238 on 3rd February, 1951.

[ (c) Government is alive to the situation but is handicapped
by paucity of funds. However, the buildings of the Central 
Jails at Ambala and Ferozepore are being extended to 
provide additional accommodation for 720 and 533 
prisonsers respectively. The Camp Jail at Hissar is
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being converted into a Pucca Jail for 800 prisoners. 
Additional accommodation for 533 prisoners has since been 

• completed in the Central Jail, Ferozepore. The building 
of the District Jail, Amritsar, is also to be extended to 
provide additional accommodation for 500 prisoners. 
This work will commence from 1951-52 and Rs. eight lacs 
have been provided for this purpose in the Schedule of New - 
Expenditure. It will be recognized that with a weak 
budgetary position provision of additional accommodation 
can be achieved only in stages.

HOLDING OP REGULAR CLASSES FOR CIVIL SECRETARIAT
EMPLOYEES.

*?988 Shri Amar Nath Vidyalankar: Will the hon. Chief 
Minister be pleased to state :—

(a) whether it is a fact that the Government has recently 
made some special arrangements to train Civil 
Secretariat employees in noting, drafting and general 
Secretariat practices, by holding regular classes ;

(b) whether any arrangements have been made by the Govern
ment to cultivate new outlook and a new spirit in the 
personnel of the Secretariat, in order to raise the general 
standard of honesty and efficiency and inspire the Govern
ment services with the true ; pirit of service ?

The hon. Dr. Gopi Chand Bhargava :

(a) Yes.

(b) Yes.

Shri Amar Nath Vidyalankar : May I know what arrangements
have been made in this connection ?

Chief Minister: One Senior Superintendent has been appointed
for the purpose of giving such training.
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Shri Amar Nath Vidyalankar: May I know whether such

training, as I have mentioned in part (b) of my question, will be 
imparted by the Senior Superintendent ?

Chief Minister : The Senior Superintendent is in-charge of the
work. Others will be invited to give lectures as considered desirable.

Shri Amar Nath Vidyalankar : Will non-officials be invited to
deliver lectures ?

Chief Minister : The matter is as yet under consideration.

Shri Prabodh Chandra : May 1 know whether there is any person
in the Civil Secritariat who is competent enough to give lectures on 
honesty, efficiency and such other quelities ?

Mr. Speaker : Disallowed.

Shri Amar Nath Vidyalankar: Is there any among the hon,
Ministers who can do so ?

Mr. Speaker : Not allowed.

AGE CONCESSION TO DISPLACED PERSONS.

*3014. Shrimati Sita Devi: Will the hon. Chief Minister be
pleased to state :— ’

(a) whether the Government is aware of the fact that the 
Government of India have extended up to 31st December, 
1951 the concession regarding the relaxation of age limit 
by three years in favour of displaced persons for all 
selections and examinations held by the Union Public 
Service Commission ;

(b) if the answer to part (a) above be in the affirmative, the 
reasons why the Punjab Government has withdrawn a 
similar concession enjoyed by displaced persons in the 
State ?

The hon. Dr. Gopi Chand Bhargava :

(a) Yes. This fact came to the notice of Government on the 
2nd March, 1951.

(b) The matter is under consideration.
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Shrimati Sita D ev i: The hon Chiet Minister has stated in his
reply that the matter is under consideration. The Central Government 
has issued instructions while our Government has not done anything 
in this connection. Does the Government know that the refugee 
students have already suffered on account of that, if so, when do the 
Government propose taking steps in this matter ?

Chiet Minister : The matter was brought to the notice of the
Government on 2nd March and today is 15th of March only. So it is 
under consideration.

Shrimati SI ta Devi : Will the hon. Chief Minister be pleased to
state the date by which the Government will arrive at any decision in A  
this matter ?

Chief Minister : I am unable to give a definite date because
before arriving at any decision we have to collect some data also.

Shrimati Sita Devi : May I have some approximate idea about
the time that the Government will take ?

/

Chief Minister : It is difficult to give any idea of time here.

Shrimati Sita Fevi : Does the Government realize that the
refugee students are put to a loss ? ^

Chief Minister : Yes, we do.

Shri Prabodh Chandra : Will the hon. Chief Minister be pleased
to state whether the decision of fhe Government of Punjab in this 
matter will be in conformity with that of the Central Government ?

v Chief Minister : 1 cannot say about that beforehand.

UNSTARRED QUESTIONS AND ANSWERS.

HOUSES LEFT BY MUSLIM EVACUEE LANDLORDS IN
THE STATE.

684. Mehta Ranbir Singh : Will the hon. Minister for Rehabi
litation be pleased to state :—

(a) the number of (i) Serviceable houses, (ii) Repairable houses 
and (iii) Tors, left by Muslim Evacuee landlords in the 
State ;
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(b) the number of allottees who have been allotted more than 
one house ;

(c) the number of allottees who have been allotted only one 
house ;

(d) the number of perons who have not been allotted any 
house, and the manner  ̂in which it is proposed to provide 
them with housing accommodation ;

(e) the number of serviceable houses which have since been 
changed into repairable ones and how many repairable 
houses due to damage by rains, etc. have been changed into 

^  tors since the last survey by the Rehabilitation Depart
ment ?

The hon. Sardar Ishar Singh M u jh a il: The required information
is being collected and will be supplied to the hon. Member when ready.

HOUSES LEFT BY MUSLIM NON-LANDHOLDERS IN
THE STATE.

685. Mehta Ranhir Singh : W ill the hon . M inister fo r
R eh a b ilita tion  be p leased to  sta te  :—

(a ) the n u m ber o f  (i) S erv iceab le  hou ses, (ii) R ep a ira b le  houses 
and (iii) Tors, le ft b y  M uslim  n on  landh olders in the S ta te  
an d  h ow  m an y  o f  them  have been turned  in to  tors or 
rendered u n serv iceab le  du e to  rains, etc ., sin ce  the last 
su rvey  th ereof ;

(b )  the n u m b er o f  n on -la n d h old er  fa m ilies  w h o  h a ve  been  

a llo tte d  m ore than  one hou se  ;
/

(c )  the n u m b er  o f  n o n -la n d h o ld e r  fam ilies w h o  h a ve  been  
a llo tted  on e  house ;

(d )  the n u m b e r  o f  n o n -la n d h o ld e r  fa m ilies  w h o h a ve  n o t  been  

a llo tte d  a n y  h ou se  so  far in  th e  S ta te  ?

The hon. Sardar Ishar Singh M u jh a il : T h e  req u ired  in fo rm a tio n  
b e in g  co lle c te d  an d  w ill be su p p lied  to  th e  h o n . M em ber w h en  r e a d y .
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ALLOTMENT OF EVACUEE HOUSES IN THE STATE.

68 Mehta Ranbir Singh : Will the hon. Minister for
Rehabilitation be pleased to state :—

(a) the number of the families of (i. Landholders, (ii) Non
landholders, (iii) Shopkeepers, (iv) Harijans, (v) Kamin's 
^Artisans), who, after migration from West Punjab and 
the States of the United Punjab, have settled down in 
the State ;

(b) the number of (i) Serviceable houses, (ii) Repairable houses 
and îii) Tors, now available, for allotment, including those 
already allotted in the State ;

(c) the number of families of (i) Landlords, (ii) Non-land- 
holders, (iii) shopkeepers, (iv) Harijans, and (v) Kamins 
each, who have been allotted ^evacuee houses in rural 
areas in the State ;

(d) the number of landlords who have taken possession of the 
houses and are actually residing therein and the number of 
absentee allottees of houses who are not actually using the 
houses allotted to them ?

\

The hon. Sardar Ishar Singh Mujhail : The required information
is being collected and will be supplied to the hon. Member when ready.

FILING OF REVIEW APPLICATIONS IN THE STATE.

*687. Mehta Ranbir Singh : Will the hon Minister for Rehabi
litation be pleased to state : •

(a) the total number of review applications filed so far 
against allotment of houses (rural) in ea^h District of 
the State ;

(b) the total number of review applications so far disposed of 
in each district ;

(c) the total number of review applications which have been 

rejected so far in each distritc ?
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The hon. Sardar Ishar Singh Mujhail :

(a)' (b) and (c). The required information is given in the 
statement which is placed on the table.f

FILING OF REVISION APPLICATIONS IN THE STATE.

*688. Mehta Ranbir Singh : Will the hon. Minister for Rehabilita
tion be pleased to state : —

( a) the total number of revision applications regarding allot
ment of houses so far filed in the courts’ of Deputy 
Commissioners, against the orders of Revenue Assistants in 
the State ;

(b) the total number of revision applications so far disposed of 
in each district ;

(c) the total number of revision applications which have been 
rejected in each district ?

The hon. Sardar Ishar Singh Mujhail :

(a) (b) (cj. The required information is given in the statement 
which is placed on the table, j

CONSTRUCTION OF TAIL OUTLETS OF GILPAN MINOR.

*689. Sardar Sajjan Singh : Will the hon. Chief Minister be
pleased to state :—

(a) whether the tail outlets of Gilpan minor which irrigate the 
lands of village Wan, Tehsil Patti, were constructed just 
within the area of the road of this village ; if so, the 
reasons therefor;

fK e p t  in the Library.
\
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(b) whether the Government is aware that as a result of this 

construction, traffic beyond these tail outlets on the road 
had been practically stopped ; if so, the steps Government 
proposes to take to remove this difficulty of the cultivators; 
if not, the reasons therefor ;

(c) (i) whether the Government proposes to take any action 
against any officer or officers responsible for this wrong 
construction ;

(ii) the amount spent for the construction of these tail outlets ?

The hon. Dr. Gopi Chand Bhargava :

(a) Tail is constructed just outside the area of the road referred
to. The latter part of the question does not arise.

(b) There is some hindrance to traffic across the water courses 
irrigating Wan The responsibility of building culverts 
over watercourses is that of irrigators themselves.

(c) (i) Does not arise.

(ii) Rs. 300/-

CANAL OUTLETS OF GIL PAN MINOR.

*690. Sardar Sajjan Singh : Will the hon. Chief Minister be
pleased to state :—

(a) the area under the command of each of the canal outlets 
coming out from Gilpan minor and irrigating the lands of 
village Wan, Tesil Patti, District Amritsar ;

(b) the area actually irrigated by each of these outlets during 
the years 1949-50 and 1950-51 respectively ;

(c) (i) whether there has been any deficiency in the irrigated 
area ; if so, the reasons therefor ;

(ii) the steps ; if any, Government proposes to take to make up 
this deficiency?
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The hon. Dr. Gopi Chand Bhargava :

(a) & (b) The required information is given in the statement 
which is attached.

(c) (i) The irrigation figures for 1949-50 of outlet R. D. 64615 
T. L. are a bit low as the outlet was constructed only in 
7/49 and also because the zamindars could not do prope 
irrigation due to tension on the border in 1949.

The irrigation is expected to improve during 1950-5 U 
Booking of Rabi crop (1950-51) is in progress yet and the figures are 
not ready.

(ii) Does n.)t arise.

Statement showing irrigation figures of village Wan on Gilpan Minor 
for 1949-50 and 1950-51.

Serial
No.

Name of 
channel.

R. D. of 
outlet.

Name of 
village.

Permissible 
. area.

Actual irrigation.
Remarks.

1949-50 Kharif
1950.

-

1. Gilpan
Minor

6 16 15  
T . R.

W a n ^

1 w

474 202 Booking of 
irrigation of 
Rabi 50-51

2. do 64615  
T . L .

do 477 407 240 is in progress 
yet.

RECONSTRUCTION OF BRIDGES AT GILPAN MINOR.

/ 691. Sardar Sajjan Singh: Will the hon. Chief Minister be
pleased to state :—

(a) whether any of the bridges over the Gilpan minor of 
Basarke distributary (Upper Bari Doab Canal Circle) was 
damaged between 15th August 1947 and 31st December 
1950, if so, their number ;

(b) whether any of them has been repaired or reconstructed ;
if not, the reasons therefor ;
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(c) (i) whether any deviation through extension from Burji

No. 55 or 56 of this minor has been made between 
15th August 1948 and 31st December 1950 if so 
when ;

(ii) the number of the bridges to be constructed over the 
extension referred to in para (c) (i) above ;

(iii) whether any of these bridges has so far been const
ructed ; if so, their number ;

• (ivi whether the Government is aware that in the absence
of the bridges referred to in part (c) (ii) above the 
zamindars of village Dali, District Amritsar are 
experiencing great hardship; if so, the steps, taken or 
proposed to be taken by the Government in the 
matter ?

The hon. Dr Gopi Chand Bhargava :

(a) Yes, two bridges.

(b) One has been repaired and the construction of the other is
in progress.

(c) (i) Yes, in 1948-49. ; ®

(ii) One bridge.

(iii) The construction of the bridge is in progress.

fiv) The difficulty of the Zamindars will be removed 
shortly as soon as the above mentioned bridge is 
completed.

NEW OUTLETS ON GILPAN MINOR.

692. Sardar Sajjan Singh : Will the hon. Chief Minister be
pleased to state : —

(a) (i) whether any new outlets were sanctioned permanently 
by the Canal authorities over the Gilpan Minor to
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irrigate the barani lands of village Dali, Tehsil Patti, 
District Amritsar during the year 1950, if so their 
number;

iji) the area under the command of each of the outlets 
referred to in part (a) (i) above; together with the 
area actually irrigated by each of them during the 
years 1949-50 and 1950-51 respectively;

\
(b) whether the area actually irrigated falls short of the 

rixed ratio; if so, the steps taken or proposed to be taken 
by the Government in the matter.

The hon. Dr. Gopi Chand Bhargava

(a) (i) No.

(ii) Does not arise.

(b) Does not arise.

NEW ELECTRIC CONNECTIONS IN JULLUNDUR DIVISION.

693. Sardar Sajjan Singh: Will the hon. Minister for Public
Works be pleased to state:—

(a) the number of applications for obtaining new electric connec
tions for domestic and trade purposes, respectively, received 
by electric authorities in each municipal area of Jullundur 
Division between 1st June 1950 and 31st December 195 ;

(b) (i) the number of applications disposed of in each of the
areas referred to in part (a) above up to 28th February 
1951 ;

(ii) the number of applications accepted and rejected, 
respectively, up to 28th February 1951;

(c) (i) the number of applications referred to in part (a)
above which were disposed of within ^one, two and 
three months, respectively, after their receipt ;
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(ii) the number of applications referred to above which 

were disposed of within four, five and six months of 
their receipt and the reasons for delay;

(d) whether Government proposes to fix a maximum period 
for the disposal of the applications referred to in part
(a) above ? y

The hon. Captain Ranjit Singh : The repuired information is
being collected and will be supplied to the hon. Member when ready.

CONSTRUCTION OF NEW WATER CHANNEL IN DISTRICT
AMRITSAR.

694. Sardar Sajjan Singh : Will the hon. Chief Minister be
pleased to state :—

(a) whether there was any proposal put forward by the
Amritsar District authorities to the Government to con
struct a new water channel to irrigate the barani lands 
of villages Sur Singh, Bhikhiwind and Mari Samra ; if so, 
the decision, if any, arrived at by the Government in the 
matter ;

(b) whether any steps have so far been taken by the Govern
ment to enable the irrigation of the barani lands of 
village Kale, Tehsil Patti, District Amritsar ; if so with 
what result.

The hon. Dr. Gopi Chand Bhargava :

(a) Yes, but the proposal was dropped as the area of the 
villages was found uncommanded after detailed investiga
tion.

(b) The barani area of Kale cannot be taken up for extension 
of irrigation so long as supply is not withdrawn from 
Pakistan.
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GENERAL DISCUSSSION OF THE BUDGET.

Chaudhri Suraj Mai (Hansi, General, Rural) (Hindi) : Sir,
before I proceed with my speech, I consider it my duty to offer my 
thanks to \ou for reviving the old convention of letting the Opposition 
initiate the general discussion of the Budget. Sir, you are also an 
experienced parliamentaiian of a long standing and you are well aware 
that the object of the annual Budget of a Government is to afford an 
opportunity to review the working and activities of the Government 
for the previous year and to criticise its plicy formulated for the next 
financial year. I assure, you, Sir, that I fully realize the responsibility 
of the task that has been entrusted to me and I will keep in mind the 

^ dignity of the House while giving expression to my views. (He^r, hear)* 
With these words I advert to my subject.

Now, Sir,, our Congress Government has been holding the reins
of office for the last three or four years in this State and whatever 
it has accomplished during that period is also before the public. X 
may submit that the people were jubileant over the attainment of 
independence by this country, because they had high hopes from the 
Congress Government, which succeeded the previous regime. Now this 
Government was formed by that premier political party which had 
always made high sounding professions to set up Ram Raj after the 

-•* liberation of the country from the foreign yoke. It goes without 
[*saying that Mahatma Gandhi had always dreamt of the establishment 

of a Ram Raj when India had achieved independence. Now we have 
to see what sort ot Ram Raj has been brought into being by the 
Congress Government in this State and what comparison does it bear 
to the Ram Raj of the days o" yore. I will just take you to Ajudhia
where two sportsmen, namely Lord Kama' and his younger brother
Bharat, were engaged in a football match. The football was not made 
of an ordinary leather but it symbolised the Raj of Bharatvarsha. 
Bharat entreated Rami to sit on the throne because it was his right, 
being elder to him. Lord Rain would not agree s lying chat the throne 
belonged to him since th ir father had so desired. But what type of 
Ram Raj are we experiencing ? We find that the members of the
Congress Party are fighting with e ich other for power. During

/*■ the last four years we have witnessed manoeuvrings and conspiracies 
by one set of members against another set of the members of the same 
party. We find that one member has been trying to show down the 
other, and grab power for himself. I want to ask whether this is the
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same Ram Raj which used to exist during Lord Ram as’ and Bharat’s 
time. I feel deeply p lined to see that those very people who cried 
themselves hoarse for the establishment of Ram Raj are flying at each 
other’s throat for their selfish ends. They have, as a matter of fact, 
lost sight of the spirit of sacrifice obtaining in the Ram Raj of Lord 
Rama. Their bickerings have resulted in creating an unhealthy 
atmosphere in the State. It is possible that my words may pinch my 
hon. Friends but I am not alone in saying so !'he consensus of 
opinion in the State is that th y have vitiated the atmo-phere of this 
land. Even the ‘ Tribune ’ which is the most popular paper of the Pun
jab, is at one with me in this respect. I would just quote an extract 
from the editorial of its today ’s publication.

Mr. Speaker : Better avoid the mentioning of the name of the
newspaper.

Chaudhri Suraj Mai : Very well, Sir. That newspaper says : —

Frankly speaking, members of the Assembly seem to be pre-occupied 
with the problem of Ministry-making and unmaking and they do 
not exercise vigilence over the use of public money which-’ he 
people have a right to expect from them.

This extract fully indicates the state of affairs obtaining in this State 
and perhaps this is the reason that our administration of today, which 
should have been very strong, is very weak and hollow to the core. 
We deprecate the services for their ine.'ficiencv. But may I ask those 
who indulge in condemning the services, whether they have ever 
cared to make a self-introspection as to who are actually responsible 
for thL? Is it those who carry out the policy formulated by my hon. 
Friends or they themselves who have framed the policy ?

Now I put before the House another specimen of the Rarn Raj 
of our dreams. Lord Ram respected public opinion to such a degree 
that when he heard an unhappy remark made by a washerman about 
Maliarani Sita, he sent her away in exile, without caring that she was 
shortly to give birth to the heir of his kingdom. But what do we see 
here? We find that the Government does not take into consideration 
the public sentiment. It flouts public opinion. You are aw ire, Sir, 
that there was an iron scandal in this State. The police had 
apprehended many persons who were involved in this scandal. The



General Discuss on of the Budget (10) 51

people were strongly of the opinion that anybody suspected of 
indulging in blackmarketing in iron, should be severely dealt witli by 
the Government. It was incumbent upon Government to institute 
cases against them. But whereas Lord Rama, out of respect for 
public opinion, exiled his dear Maharani Sita, our Government despite 
the fact that police had material and cogent proofs against the 
blackmarketers, withdrew cases against them.

The result is that the people have begun to think that the 
intention of the Government was not to stop this scandal but to 
encourage blackmarketing in the State. It is obvious that when this 
thing comes before the the general public, living both in urban and 
rural areas, who do n >t understand all the affairs of the State, they 
will naturally conclude that our Government has no intention of 
stopping black-market and profiteering activities of a certain section 

of people but encouraging it instead. Mr. Speaker, you can very wel 
differentiate between the Ram Rajya brought about by this Government 
and the Ram Rajya of old days, sir, there is y< t another instance 
which I would like to place before you from the Ramayana and that 
is this. Rama amassed all the forces that he could possibly get to 
wage war against Ravna who had forcibly carried away Sita while he 
was away in the jungles, with a view to bringing her back. 
As a matter of fact it was for the purpose of teaching 
a lesson to Ravna that he fought with him, killed 
him and destroyed Lanka and thus succeeded in getting back Sita. 
This is how things were happening in the old days of Ram Rajya. 
Now let us see what is happening in the Ram Rajya of to-day. To-day 
hundreds and thousands of our women and girls are still marooned in 
Pakistan and our Government has not been moved to take any action to 
bring them back These unfortunate women and girls have pinned their 
hopes upon our Government th it it would take immediate steps to 
bring them back to their own homes. Mr. Speaker, these unfortunate 
women and girls who had never lived such a miserable and painful 
life are still crving for succour and help and yet, Sir, you have not taken 
any steps to bring them back.

Mr. Speaker : It is the Government that is responsible and not
I. (Laughter)

Chaudhri Suraj Mai : I know it, Sir, that I am making these
submissions to the Government through you. I also know it that if I 
make these submissions direct to the Government then you will be
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pleased to rule that I should address the Chair and make my submiss
ions to the Government through you.

0

Sir, what I wish to submit is that we should learn a lesson and- 
try to act upon those words which we speak to the public outside 
At the same time I submit that our administration has weakened and 
is weakening day by day and that corruption is rampant in the 
administration I alone do not hold this view. Many leaders of 
high repute have also expressed themselves fully to the effect that 
corruption in the administration is the order of the day. I have got 
a cutting with me. It is from the Tribune of 10th March, 1951 and 
it is about the remarks of a renowned personality in connection with 
the corruption in administration. I would like to read out a few lines
of her speech as reoorted by the Tribune. I would also like to add 
here that the speaker is no less a person than Shr.mati Bhagwati
Devi herself, who is the eldest sister of President Dr. Rajindra Prashad. 
This 80 years old lady has in the course of her speech on a cut motion 
jn the Bihar Assembly said :—

Shri Virendra : Sir, it has nothing to do with the Punjab
Assembly and the Punjab Government.

Chaudhri Kartar Singh : It is the business of the Parliament.

Mr. Speaker : These things should be mentioned when the
General Administration will be under discussion. At this time the hon. 
Member should discuss the Budget as a whole.

Chaudhri Suraj Mai : I know what my hon. Friend who
interrupted me used to say in the past, I mean before partition. I 
have gone through most of the budget speeches made by him in The 
United Punjab Assembly before the Partition. Sir, it has taken me 
two days to go through those speeches and I will not hesitate to quote 
similar passages from the speeches of those of my hon. Fiiends who 
have been interrupting me during my speech.

Chief Minister : Sir, I have not raised any objection to what my
hon. Friend has been saying.

Chaudhri Suraj Mai: I am talking about my hon. Friend
Chaudhri Kartar Singh.
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Shrimati Bhagwati Devi says :—

The whole administration from Patna *o Delhi is corrupt and greatly 
responsible for the distress of the people.. . .

(Vocie : not relevant) (Laughter)

Perhaps my hon. Friends are pleased to hear that the administration 
is corrupt from Patna to Delhi only. Through you, Sir, I would like 
to bring this point home to them that if they think that it does not 
concern them then they are sadly mistaken. Mr. Speaker, if you were 
to feel for yourself the impression which the people outside have about 
the administration of our State, you will be convinced that the few 
lines, that I have quoted above in connection with the corruption in 
the administration also apply to our administration. The impression 
of thp people in the services from the highest to the lowest ranks and 
of the people both in the rural and urban areas or in other words the 
general public, about the administration of our Government cannot be 
removed by their laughter. My hon. Friends should realize that the 
opinion held by Shrimati Bhagwati Deyi is about the same party which 
is in povver to-day or in other words which is occupying the Treasury 
Benches here in this august House.

Mr. Speaker : Is the hon. Member discussing the Congress
Party ?

Chaudhri Suraj Mai : I think, Sir, I am quite justified in
criticizing the Congress Party which is represented by the Government 
here in this House. I quite remember Sir, how during the Unionist 
regime the members of the Opposition in the United Punjab Assembly 
instead of criticizing the then Unionist Government used to criticize 
the Unionist Party.

Mr. Speaker : That is a matter between the Unionist Party and
the Congress Party ?

Chaudhri Suraj Mai : Of course, Sir, I wish it to be so.
%

Chief Minister : Then I will also reply.

Chaudhri Suraj Mai : He may reply by all means.

Well Sir, I was submitting as to what opinion the people outside 
the House have formed about the Government and the Congress Party 
which is represented by it in this House.
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Further, Shrimati Bhagwati Devi is reported to have said :—

If the popular Government did not mend its ways and functioned truly 
, as a welfare State to relieve the distress of the people, it woulo

come to grief.

The way the Government was tackling the problems facing the people 
was making the prospect of Ram Rajya of Mahatma Gandhi’s 
dreams distant.

Sir, what I wish to submit is that what I have stated above is 
supported by no less a personality than Shrimati Bhagvvati Devi herself 
who is a recognized leader in our country.

Further, my hon. Friend who occupied the Opposition Benches in 
the United Punjab Assembly and who are now occupying the Treasury 
Benches in this House used to c;y from their house-tops that they would 
fight to the end for sufeguarding their civil liberties. But to-day we 
find that they do things quite contrary to what they professed then. 
The position regarding the civil liberties in this State is that there is 
hardly any place where Section 144 has not been promulgated by the 
Government. In this connection I am reminded of an anecdote whi ch
I will relate to the House. Once at the dead of night some dacoits 
raided a village and succeeded in plundering the property of many 
villagers. While they were busy in selecting the choicest articles from 
the booty, the villagers woke up and made noise. (Interruptions).

We all kno w that everybody contributed his mite to drive out the 
thief i.e., the foreign rulers from the shores of India. Some of the 
patriots like Sardar Bhagat Singh were sent to the gallows and others 
courted imprisonments for long terms in their ardent desire to achieve 
independence.

Shri Dev Raj Sethi : Were they not your ‘Mai Baap’ ?

Mr. Speaker : Order, order. From the remarks that he made in
the beginning of his speech, I was expecting from the hon. Member that 
he would give some constructive suggestions and would not make 
personal remarks. Now I feel that he is going towards personal affairs 
and would request him to avoid these things.

Sardar Swaran Singh : Sir, is it obligatory on the Opposition to
make constructive suggestions ?
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Mr. Speaker : I would give as much time as the Opposition
would like to have to make constructive suggestions.

Chaudhri Sura] Mai : Sir, I will not make a mention of anything
which may in any way offend you but I really fail to understand why 
my utterance of plain truth is making my Friends so uneasy.

Mr. Speaker: Under the Rules the hon. Member can get 30 
minutes. Provided he is within limits and uses dignified language, I 
may give him some more time.

Chaudhri Suraj Mai : Sir, I was submitting that when the people
woke up and made a noise many other people assembled and the dacoits 
ran away leaving the property. After collecting the property they put it 
in their own houses. Afterwards the distribution of that led to quarrels 
amongst themseles as everybody claimed that property as his own. After 
the attainment of independence our Friends are behaving exactly in the 
same manner and appropriating all the booty to themselves. They 
must know that everbody has a right to live in the State and to have 
equal share of all the advantages that have resulted after the attainment 
o fs independence. Let us admit that these congress-men dedicated 
themselve to the cause of nation and made strenuous efforts to drive 
out the alien rulers for ever from our land but it is only fair and proper 
that they snould show a little sense in equally distributing all th~ 
property that Has come into their hands by assuming the duties of 
master in our own home

Besides this, there is no civil liberty in the State under this 
Government. The men of I.N.A. who had made innumerable sacrifices 
in the cause of freedom are today in the prisons. Our heart bleeds when 
we see the condition of Captain Dhillon who dedicated his whole life for 
the sake of the country. Sardar Sohan Singh Josh, Sardar Teja Singh 
Swatantar and Master Hari Singh whose views came into conflict with 
the Government are today rotting in the jails. There are others who 
have gone underground as they could not enjoy civil liberty outside. 
Even the Socialists who worked shoulder to shoulder with the congress
men in their fight for freedom are detained in the jails. It would, 
therefore, amply show that these congress-leaders who were once the 
lovers of civil liberties are now throwing all those golden principles to 
winds. Wherever we may go we find that Section 144 is in force in 
every district of the State. Even the President of the State Congress 
is not immune from the spying of C.T,D. Staff. After his speech which
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he delivered at Ludhiana that 90% of Government officials are corrupt 
the Government has begun to watch his movements.

Sardar Shiv Saran S;n?h : Da you defend the activities of the
Communists ?

Chaudhri Sura] Mai : I am not at all in favour of communism nor 
do I like that it should ever come in India. But the methods which 
the Government are adopting are am open invitation to communism. 
The hon. Chief Minister has himself made a mention of this in his 
Budget speech which he delivered on the floor of this Bouse. On page 
8 of the Budget speech he says- /

to him that hath shall be viven more and from him that h?.th not shall 
be taken away even that which he"hath.

It is not I who said this but my hon. Friend Sardar Shiv S iran 
Singh who so enthusiastically got up on his seat t j put a question to 
me must know that this is what the hon. Chief Minister has said in 
his speech. I am among thoso persons who wish that communism
should never raise its ugly head in our country but I am sorry to say 
that the way in which our Government is functioning is making the 
State’s atmosphere congenial to the spread of communism. We at 
the same time feel that communism can do us no harm." We are not 
very big landlords that our lands will be snatched away from us. We 
have no money on which they will lay their hands upon. We may 
be rather gainer in that setup but such a fear must haunt the big 
capitalists whose resources are inexhaustible. But in spite of this I 
think there is not a dearth of patriotic people in our country who 
would do or die but never tolerate communism in our country. Now 
I would like to focus the attention of hon. Members on the Budget 
Estimates, Before doing so I am re ninded of a story which may be 
of some interest to the hon. Members of this House. There was a 
bania who had a wife and three or four children. He had to cross a 
river. Before actually allowing himself and his family to wade 
through the water of the river he wanted to make sure how deep the 
water was. He measured the depth of water at one or two places 
with his measuring stick. After making necessary calculations he 
came to the conclusion that he and his family would be able to cross 
the river safely. So they all started and when they had gone a little 
forward they were all carried away by the swift currents of the river
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and were drowned. Before drowning the Bania screamed and lie was 
heard saying that-

5R3T \  -TT ^  f'lT  ^T l

ste1 g cp g n’a1 gfcj§: /

If the Government had looked upon all men as equal and had 
made right calculations the situation in the State would have been 
better. But what we find to day is that there is a general cry among 
the public that the conditions to-day are far worse than they used to 
be in the British regime. This is not my opinion, Sir, nor an opinion 
of any political party but every man in the street is to-day condemning 
the Government unsparingly. Sir, if you travel by rail or by bus you 
will hear the same talk about the mal-administration in the State. 
We have to see whether people are prepared to tolerate this state of 
affairs any longer H is not their patience been tried for too long a 
period ? Then let us turn towards services. Anybody will bear me
out that they are hopelessly honey-combed with corruption. 
Favouritism and nepotism are the order of the day. However much 
the Government tries no one is going to believe its claims of making 
recruitment to services by the criterion of merit. Believe me, Sir, 
that even the lowest jobs are not under the regime of this Government 
allowed to be filled on the basis of meiit. Even before the vacancies

s.

occur the heads ot offices receive full lists of persons to be appointed. 
Sometime back a-friend of mine approached me with a request to help 
him in getting a job for one of his relatives. I told him frankly that 
it was against my principles to do so. After some time when he met 
me he told me that he had someho w approached the officer concerned 
but was informed'that bundles of recommendations had already been 
received from the hon. Ministers and the posts had been earmarked 
for their men. I will confine myself to this illustration only and will 
not like to go into other such cases though scores of them are within 
my knowledge. If any more proof of the corruption prevalent in the 
services of this State is n eded it may be had from the speech of no 
less a person than the President oi the State Congress and the writings 
of its General Secretary in the editorial columns of “ Hind Samachar” 
and editorials of the paper to which I was going to refer a short while 
ago but did not as you took objection to it. Lala Bhim Sen Sachar 
and other hon. Members of this House have already dwelt at length 
on this theme and so I would not dilate on it beyond sayir./ this that
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from its very inception this Government has been a "Lalashahi” 
Government ... ... a government of shopkeepers and traders.

Then, Sir, just s e the cleverness of this Government. With a 
view to pleasing the people, it has distributed these beautifully illustra. 
ted pamphlets among them. But who is going to be impressed by 
them ? In my opinion it is sheer wastage of public money, this is 
just a small instance of its extravagance. Sir, what most of the 
people say in their drawing rooms I want to say openly on the floor 
of this House that ever since this Government came into power its 
one great aim has been to undo the work of Chaudhri Chhotu Ram’s 
party. What a pity that eighty to eighty-five per cent of the 
population of this State should con-ist of ruralites and thev should be 
ignored in every scheme of public welfare. Is not the rur d population 
the backhone of the country’s economy ? Are not these people 
responsible for filling the Government coffers and defending its integrity 
in time of danger ? All the schemes of welfare that had been introduced 
for the benefit of these people befere the Partition were scrapped with 
one stroke of pen when this Government came into power and not a trace 
of them is to be seen to-day. Where is the Peasant, Welfare Fund? 
And where is the Rural Development Fund which ran into 'akhs in the 
United Punjab? Both these funds are today to be found in the 
ordinary Budget. The Peasants’ Welfare Fund which was started with 
a view to giving scholarships to the children of peasants for bringing 
education within their reach stood at Rs. 1,94,948 in 1947-48. In the 
current year it was brought down to Rs. 16,350. In the Budget for the 
next year it is conspicuous by its absence. This is the sort of treat
ment that this Government is meting out to the people who produce 
food for the who’e country and enlist themse.ves in the arm)/ and 
defend its borders. All this information I am giving to the H use 
from this book compiled by the Government. Gradually this fund 
out of which the children of peasants used to get scholarships for 
carrying on their education has been reduced to nothing. Every 
year we have been looking to this Government at this time of the year 
to bring forward some proposals to start more primary schools in the 
rural areas, to make provision for more dispensaries for the pepole 
living in the countryside and to construct new roads for their 
convenience but every year we have been meeting with disappointment. 
Four long years have gone by and not a single hospital or a school has 
been opened in the rural area. What to say of any other schemes of 
rural development, not a single road has been constructed.
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Then, Sir, may I know what, has become of that Act which was 
passed some two or three years back to grant jagirs to those persons 
who had sent two or three sons for military service in the iast Great 
War? The fact of the matter is that this Government has not le least 
intention of doing anything for the good of the peasants. Perhaps the Act 
is lying in a waste paper bask-rt, from which it will never emerge. Let 
our friends who make fiery speech to defend Government policy search 
their hearts. They will have to admit the truth of what I am saying.

Then, Sir, speeches of all these big men, Dr. Gopi Chand, 
Giani Kartar Singh and Shri Bhim Sen Sachar which they used to 
make from Opposition Benches in the United Punjab are on record. 

A  Who does not know what they used to say about the starvation of the 
beneficent departments and the tall claims that they used to make of 
making large prov sions for these when they came into power? Perhaps 
some of your speeches on the subject may also be there. Sir, just see 
the irony of fate. Those who used to say that on coming into power 
they would make every man and woman in the country literate are 
today providing only 11*77 of the total revenues of the State for 
education while in the year, 1947-48 the provision for this purpose 
was 30-27 of the total budget. And this is inspite of the fact that the 
income of the state hss increased to sixteen crores of rupees and is 
touching the seventeenth crore.i

The percentage of expenditure on the Agriculture Department 
was 4*86 in the past and now it is 3*96 only. The Co-operative Depart
ment is another department which is directly connected with the 
rural areas and on this department the percentage of expenditure in 
the old days was 1*84 whereas now it is 1*01. And so far as the 
Irrigation Department is concerned, its condition is far from 
satisfactory. The unproductive expenditure on this department js 
mounting every day and the burden of taxes like the "Abiana”  is being 
put on the weak shoulders of the poor zamindar. In the United 
Punjab one crore and forty lakh acres of land were irrigated and the 
percentage of the unproductive expenditure was 7*95 but now only 
thirty lakh acres of land are being irrigated and the expenditure is 
4*27 per cent. I ask the House does not this comparsion show a 
very sorry state of affairs? I daresay that the conditions in the past 

^  were much better than they are now.

Sir, I have with me copies of the speeches that were delivered in 
the past 1 y some of my hon. Friends but I shall not read them and
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would make only passing reference to them as you have been good 
enough to impose restriction on my time with the same liberality as 
you were good enough to afford me an opportunity cf speaking in the 
House. When our hon. Chief Minister Dr. Gopi Ch md Bhargava 
was a leader of the Opposition in the year 1933, he while speaking on 
the Budget remarked that money should be spent on the people in pro
portion to what they contribute to the coffers of the Province. He 
went on to say that it was a pity that those who paid the most goi the 
smallest share in the budget. This was not all. He sh d so many 
crocodile tears for the poor zarnmdar and urged the Government to 
reduce the land revenue which w.s being paid by him. But i am 
surprised to find that v>hh t e change ol the times this sympathiser of 
the zamindars has also changed and he now does not suggest any 
reduction in the “ Abiana ”  or in the land revenue. These Congress
men who ever styled 'themselves as Congress workers held out so 
many promises to the people at large when we were ruled by the 
foreigners. They told the people that if and when the Congress came 
into power a Ram Raj would be established and every body will have 
plenty of every thing. In a Congre s Sesssion a lesolu ion was passed 
according to which no body in the Congress Raj w is to accept a 
salary exceeding Rs. 500 per month. But I ask what has happened to
all those assurances that these people held out to us ? In stead of 
being relieved of some taxes additional burden of the “ Abiana”  and 
the betterment fee is being levied on us and we are being crushed 
under the new taxation Some time past my hon. Friends Sardar 
Partap Singh and Sardar A]it Singh and my hon. Sister Shrimaii 
Prakash Kaur very eloquently opposed the imposition of the “ Abiana” 
and the hon. Chief Minister was good enough to give us an assurance 
that as and when some other source of revenue is found out the 
imposition of the “ Abiana” will be discontinued. But nothing has 
come out of this assurance. AT this leads me to think that these 
leaders of the Congress are not the representatives of the masses of 
the country. Their masters are not the masses but some other 
people in whose hands they are playing and this is why they are doing 
their level best**to undo all those policies that were being pursued by 
the previous Governments.

Sir, I have to voice another grievance. This State is bei ig pu 
under a crushing burden of a loan of 70 crores of rupees and 
said that rupees three crores are to be charged as interest on this loan 
every year. I do not agree with the Government when it says that
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this loan is to be used entirely for tne benefit of our State as I find 
that a very considerable part of it is to be spent by way of salaries 
which are not likely to yield anything productive. To me it appears 
that this money wou'd be spent most unwisely. Before I sit down I 
may also say a few words about the food policy of this Government. 
This Government is advertising from the house tops that this State 
has become surplus in the matter of food. I ask is it true to say that ? 
To my mind it is far from the truth. Here we may also consider our 
expenditure on grow-more-food campaign. (Voices : The work of our 
Agriculture Department is very good). I do not deny the fact that 
in comparison with other States the work of our Agriculture Depart
ment is indeed very good. But still I can prove that this State is 
not surplus in food. If this State is really surplus in food, how is it 
that the ruralites do not get anything to eat ? My hon. Friend 
Chaudhri Bhuja Ram was absolutely correct when he said that village 
folk have nothing to eat and are starving. In case the assertion of our 
Government is true why does not this Government supply them with 
food grains ? Sir, the foreign countries have always treated their 
peasants in a different manner when they have been faced with food 
difficulties. There was a time when Germany had to solve her food 
pioblem. The German Government gave whatever facility it could 
to the tillers and encouraged them to produce as much food 
as they could. This is not what our Government would do. 
At that time the German Government reduced the cost of agricultural 
labour and’asked the land owners and growers of that country to produce 
as much as possible. In order to encourage production, the growers were 
permitted to sell' food grains at any price that suited them. Our 
Government spends millions on importing food grains from foreign 
countries but it does not provide any relief or subsidy to the land 
owners of this country. At present, the producer can not meet even 
his actual expenditure from the price of crops produced by him. Our 
Government has imposed controls on the price, distribution and 
movement of food grains. About the system of controls the least 
said the better. A huge amount is spent on the Civil Supplies 
Department but favouritism and nepotism are rampant in it. In 

* reply to a question, the hon. Chief Minister told the House, the day 
before yesterday, that whereas before the partition there were 24,000 
Government servants, their number now had risen to 50,000. It has 
been more than doubled. On3 comes accross different kinds of 
Inspectors every where. There are food Inspectors, cloth Inspectors 
and so on. Thousands of perrons have been un-necssarily employed.
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In the end, Sir, I wish to quote a few words which are aptly applicable 
to the members of our Government When Chambeilain Government 
was in power in the United Kingdom, Mr. Churchill said those words 
about it. - n n

Minister for Public Works : The hon. Member appears tobe his
legal representative here.

Chaudhri Suraj Mai : t wanted t ’-e hon. Minister for Public
works to interrupt me so that I could show whether a person whose 
forefathers have been serving the British Government is his legal 
representative or not.

Minister for Public Works : My forefathers never served the
Government. I alone did so.
j

Chaudhri Suraj Mai : In 1942, when Mahatma Gandhi raised
the slogan of ‘quit India’ and called upon the people not to give any 
help to the Government in its war effort, my hon. Friend Capt.

! Ranjit Singh, who is now donning a pointed cap and claims to be a 
patroit, was engaged in helping the British Government. Is he then 
Mr. Churchill’s successor or I ?

? tMin ster for Public Works : The hon Member got squares of
land for war service, I di d not get these.

Chaudhri Suraj Mai : I can quote from the letters which he
wrote at that time, lor getting land.

Sardar Swaran Singh : Sir, let Hissar bulls fight.
Chaudhri Suraj Mai : We will not fight among ourselves.

We will fight against Sardar Sahib. As everybody knows, our Govern- * 
ment takes several months to decide about any matter. Mr. 
Churchill said about Chamberlain Government : —

The Government simply can not make up their m'nis, or they can not 
get the prime Minister to make up his mind. So they go on in a 
strange paradox, decided only to be undecided, resolved to be 
irresolute admant, for drift solid for fluidity, all powerful to be 
impotent.

These words give an apt description of our Government too.

I beg to submit, in the end, that in this Budget, not a single penny 
has been provided for the benefit of poor villagers. With these words 
i resume my seat {Cheers)
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Sardar Ujjal Sirgh : (Ex-Member, West Punjab
Assembly representing Western Towns, Sikh, Urban) (Punjabi)
Sir, in the Budget presented by the hon. Chief Minister, the 
revenue and expenditure have been made to balance. In my opinion 
this has been done in accordance with the policy of the Government of 
In3ia,in order to check inflation to prevent rise in the pricetof food grains. 
This is a good policy, but the mere fact that the Budget has been 
balanced, does not throw any light on the condition of the country 
and the people. It does not give true,, picture of the prevailing 
conditions. We have to see whether the facts revealed by the 

^Government in this Budget, show any improvement of the economic 
condition or the moral standards of the people. If there is any sign 
of general improvement in the condition of the public at large, it 
should be considred a good Budget. To arrive at this judgement 
let us examine the amount of money to be spent on beneficent 
departments. According to this Budget, it is proposed to spend 
Rs. 4,32 lakhs on beneficent activities. The hon. Members will see 
that this forms about one-fourth of the total expenditure of Rs. 1670 
lakhs. It will be found that last year, out of a total revenne of 
Rs. 1617 lakhs, Rs. 418 lakhs was spent on these departments. 
Thus works out a slightly higher proportion than the expenditure 
provided for the next year, though to a very small extent. If the 

1 figures are carefully examined, it would be found that the expenditure 
on beneficent department works out to be Rs. 3/8/-per capita per 
annum. In other words, only this small amount is going to be spent 
on departments which have to improve the health of the people and 
have to remove illiteracy from among the masses. I admit that we 
have not got sufficient funds at our disposal. If a comparative study 
of expenditure on various departments is made, it will be noticed that 
Rs. 435 lakhs are going to be spent on the police and General Adminis- 
stration. On the other hand, beneficent departments are going to 
get only Rs. 432 lakhs. I agree witri the hon. Chief Minister that as 
ours is a border State, a major portion of its expenditure on Police 
should be borne by the Central Government.

After all the expenditure o f Rs 2,66,0t)G,0o on Police is far in 
excess of the requirements of a State comprising only 12 districts. 
We are spending this much not because it is necessary for , the main
tenance of internal order, but because we guard the border of the 
country. Border raids are of frequent occurence these days and but 
for the vigience of our Police the prestige of the Government of India 
will be greatly undermined. It is, therefore, necessary that the Govern
ment of India should give us Rs. 1 Crore  ̂ for the maintenance of o^r



(10) 64 Punjab Legislative Assembly [15th March, 1951

[Sardar Ujjal Singh]

border Police force. Year before last, the Central Government gave 
us a subsidy of Rs. 1,75 lakhs and last year we got Rs. 75 lakhs. But 
to our disappointment, this year the Central Government has refused 
to give us anything in this regard. I se; no reason why the Central 
Government should not continue to give this subsidy to us every 
year.

The hon. Chief Minister has devised ways and means to 
increase the revenues of the State and has, thus, imposed
fresh taxes because our revenues were not sufficient to meet"^ 
the proposed expenditure. I am not against the proposals for fresh 
taxation on forward contracts and entertainments. But what 
must be considered is whether the Government effected
economy in the department in which it is necessary before making 
proposals for fresh taxations. There is no denying the fact that ours 
is a poor btate now. This is due to two reasons. The first is the 
refugee problem and the second is the absence of industries. Why 
should the people, under these circumstances, be hardened with more 
taxes ? We can bear these extra burdens if they are meant for 
improving our lot and if all the unnecessary expenditure has been 
curtailed. I am not sure that all the unnecessary expenditure hasj^ 
been done awav with. Only yesterday we had before us the report 
of the Estimates C immittee. This report, I believe, was prepared 
after thorough consultations with the heads of the various departments
and the suggestions for cutting short the Government expenditure 
were made after full and mature consideration This unnecessary 
burden must be taken off from this poor State’s back. For the last 
25 years, for which I have been a Member of the Council and the 
Assembly, it has been said that the posts of the Commissioners are
redundant. The Estimates Committee also considers these posts as 
superfluous and yet these posts have been retained. Similarly the 
number of the posts of Financial Commissioners is even more than in the 
United Punjab. Previously there might be some justification for 
them in view of the rehabilitation work. But now there is no 
justification for having three Financial Commissioners. The Estimates A 
Committee has also made some other proposals which should be
considered by the Government and according to them the expenditure 
should be reduced. If that unnecessiry expenditure is not cut down, 
the Government has no right to impose fresh taxes.
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The economic condition of any country cannot be improved 
without the development of industries. The people of a country which 
is mostly agricultural are never prosperous and rich. It has also been 
remarked in the pamphlet of the Government, “ The way to prosperity 
lies in industries and any country that neglects industries continues to 
be poor.”  It is an admitted fact that the country that does not 
promote its industries and business remains poor. Now it has to be 
seen whether our State has made any progress in industries or 
not and whether the Government has before it any solid proposals for 
this propose. I want to say one or two things in this connection. 
The Partition of the State disturbed its economic structure. The 
Government has, no doubt, done something to stabilize it. hor instance 
training centres have been opened where about 1,500 refugees are 
getting training. Similarly about 1,600 persons are getting training and 
earning livelihood in the work centres. But these steps only touch the 
fringe of this huge problem. These are no doubt useful for the people, 
but they cannot take the State forward as a whole. Real progress 
lies in industries. But how7 many big industries have been actually 
established by the Government so far in this State and how many 
persons have been helped for this purpose ? I admit that industrial 
areas have been demarcated and lands auctioned for the setting up of 
factories. But how many factories have been actually set up so far ? 
I know that at Panipat 3,20u k. w. of electric energy is available for 
industrial purposes. But actually only 10 k. w. have been utilized. 
The root cause of this state of affiars is the lack of capital in our 
country and the Government, too, has not done anything to make it 
available to the industrialists. The U.P. Governmet has built a town
ship near Modinagar where it has given Rs. 30 lakhs to the 
industrialists to meet the entire cost of the factory buildings. This 
is a great help to the industrialists. This is what the Government of 

U.P. where there are not large numbers of refugees, has done. What 
has our Government done ? There is yet another instance of such 
help given by the government of C.P. to the industrialists. It had a 
paper factory in which it owned 51 per cent shares, its paid up capital 
being 50 lakh rupees. It called some industrialists and handed over 
the factory to them after getting from them only Rs 10 lakhs. The 
rest of paid up money amounting to Rs. 40 lakhs is to be paid in ten 
years during which the Government will get 3| per cent interest. 
Besides this, the Government gave them machinery worth Rs. 90 lakhs 
on instalment basis. This is how the Governments of other States are 
helping the industrialists.
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Sir, for the last two years or so our Government has under 

consideration a scheme to start a cement factory in Punjab. As a 
matter of fact, even an expert examined the whole scheme. There is 
enough of raw material for such a factoiy here. There is demand for 
cement in our State. We require two lakh tons of cement every year 
for the construction of Bhakra Dam. We are going to construct a
Capital for our State for which we require a large quantity of cement. 
Then w hy is it that our Government does not go forward with a
scheme for the starting of a cement factory ? It has been estimated 
that if we have a factory of our own to supply cement for Bhakra 
alone we can save rupees two crores which is the total estimated cost 
of construction of the factory itself. Why is it that for the last two 
years our Government has taken no steps in this direction ? It may 
be that there are some vested interests who oppose this scheme. But 
the Government should take a firm attitude in this regard because the 
construction of such a factory is very beneficial to the State of 
Punjab.

Another matter of importance to the State is the construction of 
a Rosin factory. In United .Punjab we had a very good Rosin 
factory. In 1949 our State Government called tenders for the purpose 
but the matter is still undecided and the Government appears to be 
taking no steps in this connection. Sir, my submission is that the 
Government is neither itself doing anything nor is it helping others to 
do work in the matter of industrialization of the State. Of course 
there is Rehabilitation Finance Administration. But what capital 
can it provide ? The Government of Punjab has stated that a sum 
of Rs. 1,71 Lakhs has been given in the form of small loans to the 
people. Sir, my submission is that such loans have been eaten up by 
the persons to whom they have been advanced. As a m itter of fact 
loans of such amounts should be advanced as may help them in setting 
up industries. The Government should also encaurage small scale 
industries. Experts from countries like Germany and Japan should 
be invited to train and help people to set up cottage industries. The 
real difficulty is that no positive help is given by the Government. 
What can the industrialists do under these conditions ? 1 would,like to 
make a suggestson to the Government and it is, that if the hon. 
Ministers do not find time for such important matters (being busy in 
other matters) an industrial advisory board may b set up to tender 
advice on how best to achieve the industrial progress of the State. I
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hope the Government would constitute such a high power board very 
soon. Such a board should be above political controversies and should 
be of immense benefit to the State and the country. Of course the 
hon. Ministers are free to accept or reject its advice. But, I am sure 
that without such a bo rd we cannot hope for any progress in the 
sphere of industry. At present the Government of Punjab has no 
plans for the future. It has no schemes for utilizing the huge amount
of electricity which will be made available by the completion of 
Bhakra and Nangal projects. Has the Government ever thought what 
it proposes to do with 1,64,000 kilowatts of electricity generated from

\

f  Nangal project and abuut 4 lakhs and one and a half lakh kilowatts of 
electricity from Bhakra Schemes ? When we know that at present 
the total load of electricity in Punjab including that supplied by the 
various thermal plants is about 66J thousand k. w. we wonder what 
our Government will do with about seven lakh kilowatts released by 
Bhakra and Nangal projects, especially when it seems to be without 
any well-thought-out plans for the future ! Such industrial advisory
board as I have suggested can think out schemes for the utilization 
of this el.ctrical power in the State for the benefit of the people and 
the country. In this connection I would like to impress upon the hon 
Members the importance of the role which electricity plays in the 
progress of a country. It has been estimated that one unit of 
electricity is equal to human labour for ten hours The advanced 
countries of the world have taken full advantange of the power which 
electricity releases. Of course, electricity can make such pover 
available to us but for utilizing one lakh k. w. we shall have to make 
an investment of about rupees fifty crores. Has the Government 
ever given consideration to this aspect of the problem ? It should do 
so and if it cannot find time to think over such vital problems of 
industry due to its pre-occupations, then the setting up of the 
industrial advisory board is quite necessary. The electrical energy 
which we are going to get from Nangal and Bhakra projects can

^ change the face of our State At present in India we have 14*4 units 
per capita production of electricity. This is far short of production 
in other countries of the world. I give below the figures of some 
other countries.of the world for comparison with ours.
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Country In k. w. per amnum 

production per Capita

Australia 1,140

Canada 3,444

Norway 3,696

Japan 440

U K. 972

U. S. A. 2,204

Sweden 2,204

So we see that our country lags far behind others in this respect. 
In Punjab production of electricity per capita is 12*5 and on the 
completion of all our schemes it will be about 190. The most 
important problem for us today is to think out schemes of consuming 
these units and to find capital for investment in such schemes. So I 
would, once again, stress the need for constituting a boctrd for the 
purpose of tendering advice to the Government on this important 
matter.

Another problem on which I should express my views is that of 
food- It should be admitted that the stout Punjabis have shown 
their mettle in the matter of growing more food for the country. 
With their traditional strength and vigour the Punjabees have once 
again shown what they ca do for the rest of India {C h e e rs). Punjabis 
have proved to be good agriculturists not only in Punjab itself but 
wherever they have gone. They have cleared the forests and have 
brought a vast area of land under cultivation in eastern district of 
U. P. They have not been allowed to go further. But I am sure, 
that if they are encourged to settle there they will be able to increase
the production of food and other crops. As a matter of fact efforts of 
Punjab in the matter of increasing the production of foodgruins 
deserve appreciation.

Connected with the problem of food production, are the problems 
of storage and procurement. There is need for improvement in the 
matter of storage bins. But so far as procurement goes I congratulate 
the Government of Punjab for having the best procurement system 
in India. Two States have copied us in this matter. In a meeting
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at New Delhi which T attended sometime back. I was in a position to 
confidently assert that our State had the best procurement scheme. 
We have, in fact, tried to make Punjab a granary for the whole of 
India. But it is regrettable that the subsidy which we were getting on 
our exports has been stopped by the Government of India for all 
practical purposes. Under the new schemes proposed by the Central 
Government we cannot get any subsidy if we export less than fifty 
thousand tons. For seventy five thousand tons we can get eight 
annas per maund and up to~one lakh tons Re. 1/- per maund and above 
nine lakh tons we can get Rs 1/8-per maund. It is strange that, while we 
are importing wheat from abroad which costs us Rs. 178 per maund 
here in India the Central Government has to pay a subsidy of thirty 
crores on it at the rate of Rs 2 -. per maund, they grudge us 
subsidy at the same rate. In my opinion the Government of our 
State should press this point ho ne to the Government of India. At 
present it appears that oar case has not been put in a proper way 
before the Government of- India or they do not care to listen to our 
Ministry. /

As I have alrea y stated our State has made remarkable 
progress in the field of agriculture. I had an opportunity to 
attend one or two agricultural conferences convened by the 
Central Government and there the Ministers of other States talked 
very highl ' of the agricultural efforts of the Punjab, particularly in con
nection with the Grow More Food campaign. They asked me to 
arrange for the supply of relevant enactments on compost and control of 
pests and diseases of crops which the Legislature of this State had 
passed. As a matter of fact, it is no exaggeration to say that our State 
has taken a lead over other States in the whole of India in matters of 
agricul ure (Yiear, hear) l eel that the credit for all this phenomenal 
progress goes* to a great extent to Sa dar Lai Singh, our talented 
Director of Agriculture, through whose unremitting efforts our State 
has b( come surplus in foodgrains I regret that after a short time 
we will be deprived of his services, as he will be retiring from service. 
Although he is on the verge of retirement, yet he is more energetic, 
than many young men, in the discharge of his duties

Now in the end I would like to point out that there is a great 
resentment, discontentment and frustration prevailing among the 
people of our State, because want and hunger stalk the land. The 
refugees have not so far been completely resettled or rehabilitated.



(10) 70 Punjab Legislative Assembly [15th March, 1951

[Sarclar Ujjal Singh]

Besides, the financial stringency/ and moral degradation have set their
foot on our country. The people are so hard pressed because of the
prevailing conditions th it it can better be imagined th in described. The
hon. Ministers ar̂  also fully aware of the feelings of the people I may
point out that the pe pie feel greatly disillusioned because they think
that despite the attainment of Independence for the last three or four
years, they have not felt any glow of freedom nor have they seen any
glimpse of the fulfilment'of those hopes and high sounding promises
which were held out to them. Their discontentment is justified because
the dawn of Independence has not brought about any material change
in their life. Besides, when our hon. Ministers go out on tour to meet
the people, the latter do not feel enthu-ed. They, rather subject the
former to a carping criticism. They say that the Ministers care more \
for strengthening their hold on their posts than to do anything 
substantial for the betterment of the public at large. They make 
themselves busv in group intrigues rather than attending to the files 
which lie relegated to a corner for a considerable time As a result of 
this the condition of the people of the State has deteriorated. 
{As this stage Chaudhri Kartar Singh rose to say something, but was not 
permitted to have his say). I assure Chaudhri Sahib that I am not 
saying anything with the intention of ousting him from his ‘gaddik I 
have not the slightest desi e for this. But I say from the very core of 
my heart that I fee! pained to hear the words in which the people of 
the Punjab talk about us. I do not lay blame on any single person Lr
this as all of us are responsible for bringing about this state of affairs.
I am of the opinion that so long as we do not work for the good of i he 
people in a missionary/ spirit and with a sincerity of purpose, we can
not ameliorate their hard lot and cannot win their good-will. It is, 
therefore, essential that if we have the good of our people uppermost 
in our hearts, we should serve them honestly.

But the difficulty is that, as the people say, the Ministers are 
obsessed with the idea of keeping themselves in power somehow or other 
and the intoxication of power has made them fall from the high 
pedestal of th ir duty towards the people. As a matter of fact this is 
the result of self-interest which has degrading influence upon us VVe 
should endeavour to eschew this degrading influence. I would request 
that we should imbibe a spirit of selfless service so that we may be 
able to raise the people ol Punjab to a high level of prosperity.
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Sardar Swaran Singh (Jullundur West, Sikh, Rural) : Sir,
it is time for taking stock as to whether our Government has been 
able to have any solution of the various problems that face it internally 
as well as of those relating to our sister States and the Centre. 
So far as our relations with the Centre are concerned, if we have a 
look at them over a period of about two years or so, every one of us 
will be convinced that there have been a series of abdications in tavour 
of the Centre On all vital matters whenever our Punjab Government 
had to take up a decision in which its own rights vis-a-vis the Centre
were concerned, on all occasions our representatives behaved in such 
a manner that they all nved the things to slip from their hands with 
the result that they always lost the point. If losing were a matter 
only of prestige, I wouldn’t have bothered much because f feel that the 
Punjab Government does not care much for its prestige. {Ironical 
Laughter). But, unfortunately, we have lost much more than prestige 
although losing prestige in itself is sufficiently bad. We have vitally 
lost-lost in money, lost in control over the affairs in spheres more than 
one. I was re dly pained to hear the wailings of our Chief Minister 
when he expressed his helplessness to straighten out the matter 
in regard to the expenditure on police. I really fail to understand 
why was he not able to score a point in favour of our State by putting 
the issue properly and by exercising due influence and due weight? 
That is obviously a matter where we are incurring expenditure for the 
security of the border and for maintaining a huge land border. Our case 
is so strong, it is so just and still we have lost it ! Sir, there was a time 
when immediately after the partition the hon. Prime Minister 
of India was pleased to state on the floor of the Central Legislature 
'that the entire expenditure for relief as v\ell as rehabilitation would be 
borne by the Central Government. But what is tne position to which 
we are reduced today? On account of the vacileating, undecisive and 
weak policy of our State Government that paltry sum of Rs. 1J crores 
by which the Centre used to help us in giving out that dole, has been 
taken away fiom us. Is that just? Has our Government done the 
right thing in not having been able to pull weight with the Centre ? 
Unfortunately for us, our Government do not themselves know what 
they are doing; what their p’ans are; and what their policies are? 
They have got no guts , no spine to have their demands acceded to.

It is for this reason that on every front they are losing. This 
much so far as the financial side is concerned.

i
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Now, Sir, look at on the inroads on our administrative set-up 

in a matter which is of such a great importance to us, namely, the 
construction of Bhakra and Nangal project. Eveiy time that our 
representatives, for the last two three years or so, have gone to the 
Centre they have entrusted one tiling or the other to the Centre. 
Originally they agreed to the Control Board and now I c m read 
from "the Governor’s Address that they are probably going beyond 
the borders of our country and are importing a foreigner to whom 
the entire thing is going to be handed < ver bag and baggage. The 
question is why is this happening ? The answer is quite obvious. 
They are so constituted that they have alienated themselves Irom 
the people, they have chosen to ignore the feelings of our masses, 
with the result that they have not got the requisite confidence and the 
requisite backing of the public that gives strength, which is necessary 
in such cases, with regard to dealings’ with the Centre. If on patty 
matters and even for maintainine their position they have to look 
to people who are at the Centre, they cannot with that courage 
and force put forward things to them, which are absolutely just 
and it is for this reason that we are losing on this score.

Now, Sir, coming home is our administrative set-up today 
su'ficiently strong and sufficiently organised to tackle the problems 
that face us? And what are tho^e problems ? The most important 
problem today is the crying ne d of our crore and a quarter people 
who are living in the rural side. Sir, the proverbial has happened 
in their case. They asked for bread and they have got stone. Why?
I will cite one or two illustrations where the unanimous wishes of this 
august House have b en flagrantly flouted by the Government. What are 
those instances ? In one of our sessions we passed a resolution 
according to which a demand was made on behalf of this House 
that regard being had to the peculiar conditions prevailing in orr 
State, recruitment to State services should be so arranged and the 
rules should be so modified that the people who are backward educat
ionally today, people who have not got the educational facilities, 
those crores of people living in the rural areas, should have adequate 
representation in Sta e services. Sir, in spite of that resolution, 
this is the scant regard wh ch has been shown to the resolution, 
that neither His Excellency the Governor nor the hon Chief Minister 
has taken note of it in their speeches. With regard to that most 
important resolution not even an apology has been considered due

i
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to this honourab’e House. No explanation has, been attempted on 
behalf of the Government for not implementing the decision ot the 
Legislature. That, Sir, is the regard they show to the hon. Members 
of this House, what regard they show to the man in the street can 
well be imagined and gauged from that.

There was another resolution passed by this hon. House and 
that was that the Government should adopt such a system of distri
bution that the controlled articles should, as far as possible, be 
distributed through the cooperative societies Now what actually 
happened? I have got an information that the expression “ as far as 
possible”  ha~ been interpreted in such a manner in the Secretariat that 
it has not been found possible even in a single instance to implement 
the recommendation of the whole House. I may be permitted to 
refer to one particular case which is in my mind. We have been 
agitating, Sir, for the last 8 or 9 months asking our local officers to 
entrust the distribution of controlled articles to a big village with a 
population of about 4,000. (Minister for Education: What is the name
of that village?) I do not want to utilize this occasion for ventilating 
small grievances of a particular village. I may inform the House that 
in that village a multi-purpose cooperative society has been set up but 
the phrase “ as far s possible” has been made an excuse for making 
that resolution a complete nullity.

Mr. Speaker: That was a decision of the whole House and if
I remember aright this was an amendment proposed by an hon. 
Member on this side of the House.

Sardar Swaran Singh: We do not know whether that amendment
was put forward with a view to nullifying the object of this 
resolution or whether the Government wanted to take some shelter 
that in exceptional and hard cases it may not be possible to give that 
right to the cooperative societies. But, Sir, the .spirit of the 
resolution was quite clear that the cooperative society was going to be 
a rule and its absence an exception But what is actually happening?' 
Giving that right to the cooperative societies is an exception and not 
giving a universal rule. That is how the constitutional pundits on 
behalf of the Government have chosen to interpret that resolution. I 
do not want to take the valuable time of the House any more on this 
point. I have cited only two instances to indicate how scant regard
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and little respect is shown to the decisions of this hon. House by this '
Government which claims to be a responsible Government and which
is supposed to be working for the interests of the people. Sir, the
fact is that constituted as they are, they are afraid to take any step
which touches even the fringe of the vested interests which are very
strong in our State. The lame excuse is put forward that the normal
channel of trade cannot be disturbed.

Sir, we are dealing with a situation in this State which is 
bristling with difficulties on all fronts. It is a bordei State, we have ^
got our internal problems and underneath the outward appearance 
of stillness there are very strong under-currents and the whole 
situation is extremely explosive and dynamitic. To deal with a 
situation of this nature on the old hackneyed theories of vested 
interests or non-disturbance of this trade or that trade is mere fidd
ling with this problem of a gigantic vastness. The result would be 
that we would be heading towards a chaos and I can say this with 
all the emphasis at my command.

Recently, Sir, in our neighb uring State their administrative set
up has been found to be insufficiently organized and extremely wanting 
in dealing with an ordinary thing, namely, municipal elections. This 
is a fore-warning to the people who are in charge of the administra
tion in our State. Sir, the way in which our Government are 
dealing with the various problems and the indecisions that they show 
in their activities is something which has to be stopped and which will 
have to be checked if this State wants to progress as is the desire of 
every member of this House. A lot of strength is required, I submit, 
and that strength will come if the Government as it is constituted 
today radically changes its approach to the problems that face it. 
Problems whether they are of financial character, or economic charac
ter, whether they are political problems, or whether they relate to the 
development of our count?y agriculturally as well as industrially If 
they have to run along those old grooves they will not be able to 
tackle these problems and they will stumble at each step They have 
to radically change the outlook and understand the realities as they 
exist today. The reality is that the people of our State are pre
dominantly rural. If rural interests are flouted then those people who 
seemingly are accustomed to obey the law will rise in revolution and
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this Government will ba responsible tor that revolution towards which 
they are heading.

Now, Sir, what is actually happening with regard to the various 
demands ? They asked for bread in the form of distribution of 
controlled articles through the cooperative societies, then they expressed 
their desire through their chosen representatives that recruitment to 
services should be on such basis that the ruralites got a fair repre
sentation in them. But they got stones in the sense that whatever little 
respect and self-respect was left in them is now sought to be snatched 
away from them. Forces of repression have been let loose on the 
country-side. When I say so, I am not making a statement which is 
wide of the mark. 1 think that on account of the advisers around 
him and his service chiefs, who cannot look beyond their nose, informa
tion has reached His Excellency of which he makes a mention in his 
Address:

My Government believes that there are still large quantities of illicit 
arms and ammuntion, and also that some of the licensees are not 

law-abiding and reliable enough to deserve the possession of licensed 
arms. M y  Government is taking appropriate steps in this matter.

I have now intimate knowledge of the manner in which these police 
hounds work in the country-side so far as the recovery of fire-arms is 
concerned Places from which they work are nothing else but addas 
from which people are intimidated and these are sources from which lot 
of corruption is carried on. The country-side has started feeling that 
these forces of repression have been piled upon them in order to
victimise them and to demoralize them so far as their self-respect is 
concerned. A ruralite feels that this has been done so that he may 
not have an occasion to cry and say that his rights are being trampled 
under foot. Not only that, Sir, but the increase in taxation and 
particularly the increase in the Abiana which was given out as not to 
be a permanent feature continues to crush the people iri the rural 
areas

Last year I remember the hon. the Chief Minister held out a
hope that this increase should not be regarded as a permanent feature 
and other avenues were ^being explored for curtailing expenditure 
and for tapping other sources of revenue and then this problem would 
be revised. Strangely enough, Sir, no': a word has been uttered 
in that direction and on the top of it we actually find that an increase
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has been made in the tariff rates of electricity and that increase 
means still more taxition, still m >re burden on the rural side of 
popiPation because with the expansion of electric system and with 
the production o r more electricity, the only way to consume it will 
be to have a net-work of lift irrigation The buiden will naturally 
fall mostly upon those people who are connected with land. Whereas, 
on the one side promises were made lor affording rekef to the rural 
population in the matter of abiana; they are getting this additional 
burden in the form of increased tariff on electricity.

Then, Sir, there is another matter of vital importance to which 
I wish to refer and that is a regular war of repression that is being 
carried on in the greater pait of Jullundur division in the name of 
law and order. The pretext is that a certain amount of tension 
prevails among certain sections of the community. I do not want 
to go into the details of that controversy but one thing is clear that 
to take that as an excuse to cow down the people of the rural side 
is the last thing to be tolerated. If those who are in charge of 
administration have got any idea in their heads that they can cow 
down the people of the country side on that pretext, they are Jiving 
in fool’s paradise and they will soon be disaillusioned. The people of 
the rural areas may b/backward educationally, they may not have 
hn oicial lesources, but self respect in sufficient quantity is still left in 
them with which they can resist such reproach upon their prestige and 
on their economic existence. Therefore, Sir, I submit that it is 
time that the Government changed their policy and looked upon those 
people with a different angle of vision with a view lo securing their 
cooperation because difficult times are ahead internally as well 
as externally and the brunt of that will be borne by these very people. 
We a*e a border State and the conflict on Kashmir cannot be abso. 
lutely ruled out in view of what has been stated by our Prime Minister. 
It is the Punjab and in particular the greater purt of Jullundur divi
sion which will bear the brunt of that conflict which might break 
out any moment. To cow down the country-side by demoralising 
them and making them economically weak is a vei y wrong policy and 
such a step will not redound to the credit of our State Government. 
They will be answerable n f only to the people of the State but the 
whole of India. The Government should create conditions in which 
these people should have confidence and trust in the Government so 
that they may ieel that it is their own Government. It is a democ atic 
form of Government and a Constitution ins been given to India which
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today is the envy of the entire world. If, on paper, it is such a good 
Constitution but in practice our Government do not trust the people 
and by one pretext or another are cancelling even the elementary 
symbols of freedom, namely, the right to possess arms then it is 
taking away with the other what it has given with one hand. In 
Japan and Germany which today are occupied countries, travellers 
say that people there are not permitted to keep pistols of even 
ordinary *25 bore, lhis state of affairs exists in countries which 
are occupied by foreigners but here we have, fortunately for us, our own 
Government and the ultimate strength of a Government in any major 
conflict lies in the solidarity and the confidence with which its people 
can resisr any disturbance internal or external. That can be obtained 
and that can be realized by adopting a more imaginative policy 
and by issuing licences for fire-arms to as large a number of people 
as requiresuch fire arms. »■

Shri Prabodh Chandra : Did you do that as Home Minister ?

Sardar Swaran Singh : I did it to such a large extent that now
people are terrified when arms are being taken back from the rural 
side. I had made it a rule that anybody who asked for a licence 
should be given and later on it could be examined whether that
licence should be permitted to continue or not. If I had my way, I 
would permit people to possess arms by paying a nominal tax as is 
paid for possessing a radio set. Because my experience of the actual 
life in villages is that the stories, which are circulated by the 
administrative officers about the people possessing a large number of 
unlicenced arms and increase in the crime cases due to the licenced arms 
in the country-side, are all wrong. Actually no daooities take place in 
those villages whore there are a few fire-arms. The use of fire-arms 
is insignificant in the villages and in the crimes that are committed there, 
swords and other lethal weapons are used more freely than the fire
arms So the Government should change its policy with regard to the 
issue of licences for fire-arms in the border distri ts of this border 
State of ours.

Now I come to the policy which the Government is adopting 
with regard to the two major projects on hand in this State. 
They are the construction of Capital of the State and the Bhakra and 
Nangal projects. With regard to the project of capital, I have never
made a secret of my views tba*- it wiil take at least five ox ten years 
before our Government, constituted as it is with checks and cross 
checks, witti so many hurdles, will be able to construct buildings 
in the new capbal to be able to move down their offices.
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Chaudhri Lahri Singh : They have declared that they would bfe
moving down the important offices by the end of 1952.

Sardar Swaran Singh : In spite of that declaration, I can say
wTith an intimate knowledge of the working of the Government, I don’t 
accuse them, but the manner in which the administrative machinery 
moves in 'Uch matters is such that they cannot accomplish th work 
before the period I have stated. Therefore, it is an imperative 
necessity that the v should not ke p us on this height, they should take 
an imaginative step and move down to the plains. It should not matter 
even if they have to move into a town, even if they move into 
hutments and even if they have to share rooms for a period.
This decision of theirs to remain perched on the hills and cut off from 
the people is mod ill advised. When during the winter months they 
go down to contact the masses, people impute motives of all type. I 
strongly urge the Government that this is a cas in which they should
straight-aw'ay take a bold decision ar d shift the capital, anywhere in 
the plains 1 am not enamoured of any place. It is time that they 
shifted the capital and along with that they should take the IJieh 
Court, the continued existence of which on the hills is an anachronism 
which is disliked greatly, by the entire population of the State. The 
hon. the Chief Justice has now toured a major part oi our State. 
Wherever he has gone, officials, non-officials, B ir Associations, and 
llv litigant public, all shades of people, have expressed the desirability 
of shifting the High Court to the plains.

The high sounding schemes *bout architecture and other things 
can wait, but people won’t w'ait, the Government can take their time 
to consider the schemes about building a capital, they can have the 
best capital if they can afford it. At the present time there is so 
much inflation, the price of building material is many times greater, 
the cost of lab >ur has very nuch increased. 1 strongly urge that for 
God’s sake do n >t remain perched up here. By continuing to remain 
here you are alienating the contact which must continue between the' 
Government and the people, you mud readily take a decision and 
regain the confidence of the public.

So far as the construction of Bhakra and Nangal is concerned, 
Sir, I have already had an occasion to remark that if the policy of our 
Government in regard to this matter continues to be docile and they 
continue to give in, they will not be able to secure the maturing of 
these plans which are our only ray of hope in our, otherwise, slender
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resources on the food front as well as on the finances of our State. I 
have even been amused to see the helplessness exhibited by our 
representatives when they say 'What can we do, the r entre is 
financing and we have to abide by their terms’ . I say with all the 
emphasis at m 7 command that they should cease to think that they 
are, in any Way, subordinate to the Centre. They are not a municipal 
administration being run under a Government. They are themselves 
the Government elected by the people and the support of every
individual in the Punjab is behind tlu m when they take up cudgels 
on behalf of their State with the Government of India on any matter
connected with the interests of the ^tate. They have no reasons to 
give in at every step. On account of the partition of the province, our 
water resources have been left in the West Punjab. It is our right to 
ask the Government of India for financial help. We should not do 
so in a spirit of compromise. We should not think that it 
is a sort of concession or a dole that the Centre is giving us 
money. It is our light and so long as you regard it as a concession to 
beggars, you will be treated like beggars. Gird up your loins ; feel 
that it is your right and no amount of high-handedness on the part of 
the Government of India can resist your will.

0
Mr. Speaker : I would ask the hon. Member to wind up now. I

have already given him 35 minutes.

Sardar Swaran Singh : Thank you, Sir, l am going to wind up.
I submit, Sir, that with regard to the completion of these projects,
it is a great trust which is in the hands of the Government on behalf
of the people of the State. We have already taken about four years
and promises were held cut to the people that they would be seeing
something tangible with in a oeriod of five years. Time is slipping ;
time does not take note of the political intrigues or the weaknesses of a
Government. You should, therefore, take time by the forelock and
assert in such a manner that they do not go on piling debts against
our State. Today they tell us sUt the end of the financial year }hat
we will be incurring a total debt of Rs. 70 crores./

This might easily increase by another 100 crores for completing 
our Bhakra Scheme, our NangR Scheme and our rehabilitation plans, 
for at the end of anotln r 5 years this State is to be mulcted with the 
debt responsibility to the tune of 150 or 175 crores. No one can look
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with equanimity upon the future o f  such a State Therefoie, they 

should strongly make out a case that these are the things in which 
We are, not going to yield and they must secure these th:ngs for 
the State.

I am grateful to  you for allowing me this latitude and I wish 
to say only one thing more. I whole heartediy associate m yself with 
the remarks made by Sardar U jjil Singh about the services rendered 
to our State by the retiring Directer of Agriculture, Sardar Lai Singh.
I only want to add a few words with regard to the s rvices rendered 
to the State by Sardar Kartar Singh Malhotra who undertook the 
charge of the finances of this State at a time when everything was in 
chaos. We had our partition problems and we had other matters to 
be straightened out with West Punjab and I know with what care, with 
what industry, with what application of mind he whole-heartedly 
devoted himself to the straightening out of our problems on the 
financial side with the Centre as well as with West Punjab I take
this opportunity, now that he is leaving this province, to acknowledge 
the debt which this State ow^s to the services rendered by him. 
{A p p la u se ).

( A t  th is stage M r. Speaker vacate^ the C h air and it w as occupied  by 

M r D eputy S p ea ker).'

Shri Ram Sharma (Southern Towns-General-Urban) (Hi m i )  : Sir,
there are so many things which have been said about this Budget 
that it is not possible to do auv justice to them within the short time 
that can be given to us Therefore, in these cricumstances, I shall 
place my views before the House rattier briefly. So far as iny opinion 
about the Budget as a whole is concerned, I feel that the financial 
condition of our State is not satisfactory. It is on the other hand 
unsatisfactory. The figures of the Budget as also the different 
pamphlets which have been published by the Government support my 
view. In the first place, I wish to s#y that the'debt of our State is 
piling up every year and by the end of this year we will be under a 
crushing burden of a debt of seventy crores of rupees It is certainly 
not a piomising state of affairs. What is more we have been told in 
the Budget speech that unlike the past we are not to get even a single 
pie from the Centre by way of a contribution. And then the rate of 
interest on our loans has also increased. So these things are not very 
encouraging. I for oue would go to tne extent of saying tint n >t mly
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the present budgetary position i. e. the budgetary position for 1951- 
52 but even the budgetary position for 1949-50 and 1950-51 as depicted 
in the Budget speech is also *ar from satisfactory. The budgetary 
position for all these three years shows that neither our income nor our 
expenditure has gone up. A difference of a few lakhs this way or that 
way should be imm iterial. As has already been pointed out by my hon. 
Friend Sardar Ujjal Singh a surplus or a deficit Budget does not show 
an}7t.hing about the financial condition of a State or any efficiency of the 
administrative set up of a State. I am also at one with some other 
hon. Members who have tried to show that no substantial amount 

^  has been spent on the beneficent departments. Seemingly there may 
be some increase in the expenditure on these departments but the fact 
remains that they have not been properly strengthened. It is certainly 
a wrong thing to curtail expenditure under all circumstances. It is an 
unwise act and nobody can take any credit for it. Here I may also 
say that as unnecessary reduction of expenditure is uncalled for so is 
any increase in the revenues as any undue taxation is sure to 
inconvenience the citizens of the State. What I mean io drive at is 

this that it is no great skill to balance the income and the expenditure 
of any State. Anybody can be in a position to do it. Who cannot 
ask for further taxation when expenditure has risen. This is exactly 
what has been happening to our Budgets. It has been said that in
1950-51 the surplus rose from 4 lakhs to 34 lakhs and it was due to 
the fact that the income was made to go up on certain heads when on 
certain others e. g., Excise, Transport etc. it went down. Such a surplus 
cannot be a source of satisfaction for anybody in the State. The 
people would also not be pleased if false economies are effected by the 
Government or an attempt is made to balance the Budget by 
raising funds at any cost. I cert dnly do not approve of the act of this 
Government concerning the sale of electricity to Pakistan merely 
because it brought some money to the coffers of our State. I think 
it would have been much better if that electricity had been utilized 
for industrial purposes in our own State even if it were not possible to
raise as much money as has been got from Pakistan. As raising of funds 
at any cost is reprehensible so is effecting savings when savings should 

^  not be effected. What is the good of showing savings if we have failed to 
set up thermal plants at Panipat, Jagadhri or Palwal. Similarly, to show 
savings by increased taxation is not an index of prosperity. If savings 
could be effected, as Rs. 24,00,000 had been raised through the Sales
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Tax realized from the pnor people, it does not reflect that all is well 
With the finances of the State.

Sir, the Budget for 1951-52 shows only a deficit of 30 lakhs. 
But in fact this is no: the case. If this Budget is seen from a proper 
angle it will be found that the actual deficit is in the neighbourhood 
of three crores of rupees. It has always been the practice to 
debit interest on loans to the Revenue Account. '1 he amount
of loan is not increased by debiting interest on it to the Capital 
Account. In order to balance the Budget our Government 
has charged the interest to Capital Account, because otherwise 
it would have been a deficit Budget. In this manner, the 
sum of over a crore of rupees had not been charged to the revenues. 
A saving of Rs. 27 lakhs has been made by effecting cuts in expenditure. 
The hon. Chief Minister said that our being a border State, we have to 
spend rupees one crore more on the police. lie said that if this 
additional expenditure had not to be incurred, we could manage our 
internal affairs satisfa* torily by keeping police which would have cost 
us one crore less It was complained that the Central Government 
did not pay this additional expenditure, which was due to the situation 
of this State.

Then, Sir, the Budget shows that the expenditure on beneficent 
departments will be increased by Rs 17 lakhs. A special mention was 
made of the Agriculture Department. Witli respect to the Director 
of Agriculture, who will shortly be going away, I beg to submit th it 
he has done some useful work no doubt, bû  he is a great propagandist. 
A reduction of Rs 13 lakhs has been made in the provision for 
agriculture. We are repeatedly told that Co-operation is a very useful 
institution and it results in immense good of the public, but we find 
that it will be given Rs. 1 lakh less than the last year. There is some 
increase in the provision for education. I have referred to these 
figures to show that a careful study of these will reveal that there is 
nothing to feel happy about it. It is not goinf? to lead to any 
improvement in the general condition of the public. Now take the 
case of increase in the taxes. Water rate was increased by fifty per 
cent last year. At that time we were told by the Government that 
it would explore some alternate source of revenue and then the increase 
in water rate would be withdrawn. I do not say that it should not 
have been increased under any circumstances. Conditions might 
sometimes make such increase essential for running the administration. 
I, however, strongly object to the making of false promisevS, which are
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not intended to be fulfilled. As a matter of fact, taxes once imposed 
are not withdrawn. It is not in keeping with the prestige of a Govern
ment to hold out false promises to the public.

Now I wish to say a few words about the Bhakra and Nangal 
Projects to which a reference was made in the Governor’s address 
also. It has been said that adequate betterment fees would be charged 
from the land owners receiving benefit from the waters of these 
projects. In the United Punjab a large number of canals were dug, 
but we never heard of any betterment fees being charged. In the case 
of Bhakra and Nangal we are being told that adequate betterment 
fee would be charged. The word ‘adequate’ gives vast powers to the 
Government to determine the amount of this fee. This will mean an 
additional burden on the masses. Among the new taxes, a sum of Rs. 15 
lakhs is expected to be realised from satta transactions. These 
transactions are a kind of gambling and are of various types. I do not 
object to the imposition of this tax. i rather wish that the entire 
earnings of people, through this kind f gambling, should be taken 
over by the Government There is not much of forward business in
gold or silver done in this State. I, therefore, feel tfat the Government 
is not likely to get Ks. 15 lakhs from this source. I fear that 
Government’s estimates in this connection will not prove correct. 
Another tax amounting to Rs 3 lakhs has been levied on the cinema- 
goers. In this conn°ction, I beg to submit that it is not only the rich 
who go to the pictures. Some poor people also go to see pictures.
Poor people also need some sort of recreation after hard work. Some
times I have seen those people sitting in the cinema houses who can 
neither afford to eat nor dress properly. 1 his is not a tax on luxury. 
A large number of poor people are also given to this h >bit. Then, Sir, 
a sum of Rs. 3 lakhs is to be realized by levy of tariff on supply of 
electricity. As my hon Friend Sardar Swaran Singh pointed out, 
the Government has adopted the same attitude with regard to it, as 
it adopted at the time of increasing water rate. This tax will have 
to be paid by those poor fanners, who will need electricity for watering
their fields. It will ultimately fall on the poor consumers. Another 
sum of Rs. 3 lakhs is proposed to be realised from motor drivers and 
in the form of fees on permits, registration etc.,. This will also be a
tax on the poor. As a matter of fact, the entire amount of new taxes 
amounting to Rs. 24 lakhs will be recovered from the ordinary poor 
people. The hon. Chief Minister said that he had just come to know 
that an additional amount of Rs. 10 lakhs was going to be received
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from excise, on account o f. high bids for liquor and opium licences. 
This should not give us any satisfaction. I find that excise is the chief 
source of revenue of our Government. When presenting this Budget 
the hon Chief Minister talked about Gandhi ji’s ideals. He also 
discussed prohibition and made a reference to the international politics, 
democracy and reforms. At the same time he has levied taxes on 
satta gambling and expects more income from the sale of liquors. 
These tax* s might lead to the decrease in the incidence of these evils 
but the effect is not likely to be appreciable. If the Government 
proposes to increase income in this manner, there are many other evils 
on which taxes can be levied It is, however, a dangerous practice to 
levy taxes of this kind, because this will lead to the persistence of 
these evils. An experiment on prohibition is being made in Rohtak 
and ttie Government is incurring loss on that account. I have referred 
to various figures from the Budget to show that these do not reveal 
any improvement in the condition of the masses

Now, Sir, I shall make some mention of the real position of the 
Government and the State as shown by these statements of revenue 
receipts and expenditure The purpose of the budget is to enable 
the Government to have full control on the people and the conditions 
obtaining in the State Now what contiol has our Government got over 
the conditions obtaining here ? The hon. Chief Minister said in his budget 
speech that we would shortly go to the masses to get their verdict about 
ourselves. Along with this he has said that the Congress has no 
hesitation in getting that verdict. '  But the question is how far are 
we prepared to get that verdict ? My hon. Friend Chaudhri Suraj Mai 
initiated the debate on the budget on behalf of the opposition 
party in this House. 1 think this task of criticising the Government 
might have been better done by the Government MemVers instead of 
the Opposition Members. What is the position of the G wernment 
and the present s t up ? It is not what it should be Our Ministers 
and the Government have no prestige in the public.

An hon. Member : It has no prestige in your eyes.

Shri Ram Sharmi ; There is n~» question of its having any 
prestige in my eyes. The fact remains that among the people at large, 
this Ministry has no prestige. I am sorry to admit this fact; but I 
can not deny it either. There are two ways of running the administ
ration. The first is that of Sikandar type authoritative grandeur of



General Discussion of the Budget (10)

the Ministers who should keep aloof from the people. The second 
way is that of dignified simplicity practissd by the Ministers in some 
of the European countries. These Ministers, when they go out 
by railway train, willingly stand in the queue to purchase their tickets; 
but when they are in their offices nobody dare disobey their orders. 
One of my friends who visited England told me that the Secretary of 
State when he met him out of his office, treated him like a good ^ 
friend. But he was entirely a different man in his office. I see none 
of these two things in our Ministers. They possess neither grandeur 
nor simplicity. They have fallen so low in the public eye that they 
do not command even as much respect as a Girdawar or a Naib- 
Tehsildar commands. Governments are run by the maintenance of 
their prestige. I know Mahatma Gandhi practised utmost simplicity, 
but his simplicity was tempered with firmness He took his stand 
like a rock when he thought fit to do so. Now this quality is foreign 
to our Ministers. Secondly 1 feel that our hon. Ministers are weak and 
ineffective  ̂ Neither the people nor the Services are convinced of the 
firmness of the Government. Then how can it run efficiently the 
administration'of the State which is very much alive? Our hon. 
Ministers are ineffective in all matters, small as well as big. What 
can be done by a Patwari cannot be done by the Revenue Minister/ him • 
sell in spite of his best efforts. The conduct of the Government in many 
cases has been such that it has affected its prestige For instance, 
our Cabinet and the hon Chief Minister decided that an officer who 
was junior to five or six men should officiate as Inspector General of 
Police in a leave vacancy. Some people protested against it. After 
some time, we saw that the orders of the, Chief Minister were set 
aside by some higher authority. In the first place, the Government 
should not take any step which might give any chance of complaint 
to any body. But if at all such a thing is done, the hon. Ministers 
should stand up to it. They should break and not bend in such a 
case. If the decisions of the Government are over-ridden, it should 
offer to resign if need be and let there be Governor's rule in the State. 
No self-resp xting man can put up with such a position. If the 
Cabinet wants to command respect among the Services, it should, 
in the first place, avoid a wrong and unjust decision and if it is made, 
it should take a firm s+and on it.

Jdiere is one more defect in our administration, it is, that the 
administrative policy of our Ministr}7, is divided. That is a patent 
fact and nobody can deny it. The Cabinet which is a divided
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house, cannot function for very long. The Governments cannot
be run by hiding such deep differences which are obvious 
to the people at large. I wond r how can we go to the people to get 

their verdict under these circumstances. They know that all is no 
right with us. They can see the rot below the gloss that is at the 
surface. I do not propose to support or condemn*, the activities of 
any one of the Ministers just now., But I must say that the Government 
whose Ministers cannot tolerate the sight of each other, cannot last 
for very long. They, no doubt, sit on the same bench near each other 
and put on friendly appear rnces, but the fact is that they are at 
daggers drawn with each other., Whom would the people trust ? 
This is a very serious matter and due attention should be paid to it. 
Sir, it is a very regrettable matter that our hon. Ministers do not 
consider it beloW their dignity to intefere even in small matters like 
transfers and promotions of Patwaris and constables. When an hon. 
Minister takes the telephone even for such trifle jobs as these how can he 
maintain the prestige of his high office and how can the administration 
run smoothly ? As a matter of fact, every body knows that the 
standard of administration has deteriorated. It is all due to the 
weakness of the hon. Ministers and the Congress itself has fallen in the 
estimate of the public. Nothing new- has been achieved. On the other 
hand., the same old rules of the days of Sir Sikauder Hyat Khan and 
of my hon. Friend Chaudhri Su aj dal still prevail and govern the 
activities of the cabinet ( a voice-well done, you have killed two
birds with one stone), Sir Sikander made such rules that the Ministers 
had no real powers and in every matter they had to be dependent. 
It is surprising that in independent Punjab also the same state of 
affairs continues. I may be excused for saying that now so far as the 
Government and the Cabinet are concerned the conditions are even 
worse. It so happens that a Minister would write down a decision in 
the file but rhe Undei Secre ary or the Chief Secretary would keep it 
for months together without taking any action on the order. There is 
none to put an end to this. In some cases the order is quite different 
from the action taken. How can the Government pull on like that for 
long? Every one knows this State of affairs. Who does not knov 
that one of the hon. Ministers was asked by the Chief Minister to 
remain at Kalka and to have only one portfolio on political considera
tions ? The reason given by the hon. Chief Minister was that it wjrs 
being done on grounds of health of the hon Minister concerned, although
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the hon. Minister himself stated that his health was quite all right. 
At present, the hon. Minister is holding a portfolio where a file comes 
once in a blue moon. But when an}7 question is asked the hon. Chief 
Minister takes shelter behind phrases like administrative reasons and 
‘oath of secrecy’ etc., though even a man-in-the-street knows the story 
behind this affair.

Another thing to note is that although this House is termed as 
an august House and we are stated to be the representatives of the 
people of the State of Punjab who are said to be ruling the destiny 
of millions, yet no regard is paid to the sentiments and feelings of this 
House on many matters For instance, a Public Accounts Committee 
was constituted by this house for the purpose of going into the 
accounts of the^Government and making recommendations with a view 
to expressing the feeling of the people with regard to the various items 
of expenditure. I had the misfortune to be a member of this 
Committee. The Committee deliberated upon various items. One of 
them was the expenditure by way of the travelling allowances of 
Ministers and officers Everj^body agreed that the tours should not 
be made a source of income. Only so much T. A. should be drawn as 
came to the actual expenses on travelling. The hon. Members know 
that contrary to this principle for some time past tours have been 
made a source of income. It is regrettable that the hon. Ministers,
T. A’s have often exceeded their salaries. Who does not know that 
while the salary of a Minister is about twelve hundred, his T. A. 
generally exceeds two thousand rupees ?

Chaudhri Lahri Singh : In addition to that they get free meals
wherever they go (laughter).

Shri Ram Sharma : So in view of these facts the committee
considered it in the fitness of things to make a recommendation to the 
effect that T. k. should be reduced. The hon. Chief Minister agreed 
with us in this matter. So i was recommended that the rates of 
T. A. of Ministers and officers should be reduced from ten and eight 
annas 1o eight and six annas respectively. Here I would like to point 
out that the question of tours is a vital question, So far as the hon. 
Ministers are concerned u is a well-recognised principle that their tours, 
should neither be very few and far between nor too many. As a matter 
of fact too many tours become hysteria itself (laughter). If tl e 
Ministers undertake too many tours their prestige is bound to come
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low in the eyes of the public. In fact, during the last two or three 
years the hon. Ministers have been undertaking too many touis. That 
is why their prestige has fallen. As a matter of fact if an hon. 
Minister goes too often the officers feel tired and the public does not 
like to attend the meetings. In view of all this and in order to save 
the prestige of the Government the public Accounts Committee made 
unanimous recommendation, which was also signed by its Chairman, 
the hon. Chief Minister himself, that the rates of T A. should be 
reduced.

'Shri Virendra : A similar recommendation was also made by
the Estimates Committee.

Shri Ram Sharma : Yes, the House has been pressing for it from
every quarter but the Government pays no heed to what wTe say. 
Here I am reminded of another matter which I would like to bring to 
the notice of the hon Members. In the form on which T.A. is drawn 
there used to be a column in which the purpose of journey was to be 
stated Our Government decided to remove this column. Even the 
Unionist Ministers like Sir Sikander Hyat Khan and Sir Chhotu Ram 
had to state the purpose of their journeys But it is strange that our
hon. Ministers decided to remove this column from the T.A, bill 
forms because it was inconvenient to them. They are of the opinion 
tliat whenever they go out of the limits of Simla they are on public 
duty and they need not state the purpose. The Public Accounts 
Committee was of the view that the purpose should be written. The 
hon. Chief Minister himself signed the recommendations of the 
Committee as its Chairman. The recommendations of the Committee 
were published in the form of a Report. All the members of the 
Committee signed it willingly because they considered the proposals to 
be good. There are certain matters upon which we are compelled to 
affix our signatures on account of party discipline. But in this case 
all of us signed the report willingly and uth high hopes because we 
believed that the recommendations were in the interests of the State. 
In this matter we recommended three things to the Government. 
Firstly, the hon. Ministers should draw T.A. at the rate of annas eight 
instead of annas ten. Secondly, conveyance allowance should be 
stopped. Thirdly, the purpose of the journey should be stated. But it 
appears that nothing is being done by the Government to implement
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the recommendations of the Public Accounts Committee. Thousands 
of rupees have been spent on chis Committee. One day of this august 
House has been wasted over discussions on this matter. But the 
result is that the Government has increased the T. Y of Ministers from 
annas ten to annas twelve instead of reducing it to annas eight as 
recommended by the Committee. The hon. Chief Minister has himself 
admitted it and I think he can’t deny it. It is on record.

So what I want to drive at is that it is a mattor of regret that 
the hon. Ministers should flout the recommendations made by the Public 
Accout ts Committee and fully endorsed by this House. What the 
hon. Ministers have done is this. They say hat if the Public 

^ Accounts Committee has asked them to draw 8 annas per mile for their 
journeys instead of 1 annas, they would respond by charging 12 annas 
per mile. {Laughter). Then they refuse tc mention the purpose of 
their journey in the T. A. bills or forego their conveyance allowance. 
In this connection I may point out that even dictators like Marshal 
Tito and Generalissimo Chaing Kai Shek have never dared to go 

* againt the verdict of their legislatures which were undoubtedly very 
docile. They, too, thought it advisable to respect the wishes of the 
people’s repr sentatives if not actively, at least cn paper. I submit 
that if you go through the history of the Parliaments of the World, 
you will not come across a single instance in which the unanimous 

^  verdict of a Parliament, regarding, a certain matter, has ever been 
flouted and treated co lightly by a Government as has been done by 
our Government. I think this is an intolerable state of affairs 
and I think no self-respecting hon. Member can brook such an 
evasion, on the part of the Government, of the wholesome recommen- 
ations made by the Public Accounts Committee. I would, therefore, 
cousel the Government to change its wrong policy of flouting pub’ic 
opinion. Then we are told by the Government that they are going 
to take the verdict of the masses. I say the verdict is already 
there, 'l his House represents the masses and its unanimous approval 
of the recommendations of the Public Accounts Committee should 
not have been ignored by the Government. I may tell the Govern
ment that this continued disregard of the public opinion is bound 
to act like a boomerang on it. I am of the view that it is a matter 
of serious consideration for the Government that if the present state 
of things continued, it may come to an end soon.

Then, Sir, I would 1 ke to make a mention of another import
ant matter. You are aware, Sir, that sometime back cases
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regarding . steel scandal had been started. The people heaved a 
sigh of relief in the hope that these cases would result in the mitigat
ion of black-marketing in the State. People had high hopes that 
this action on the part of the Government would act as a curb on 
the black-marketers and that Government would set an example 
of treatment which should be meted out to the unsocial elements 
in the society. And Government thought well to start certain test 
cases connected with this steel scandal, with a view to avoid 
unnecessary expenditure on all the cases and hardship to the people 
who were suspected to be involved. The intention of the Government 
was that if the test cases succeeded in the court, it would send 
challans of the remaining cases also. But what happened ? Those 
cases succeeded. The accused were convicted. But the Government 
instead of sending the remaining cases to the court, withdrew them. 
The Government withdrew about 33 cases and if still a few are left 
they, too, would either be hushed up or at the most some smaller 
fry would be punished but the big guns would go scot free. Consequ
ently the hopes of the people, who were expecting a change for the 
better in the State in the situation created by the black-marketers, 
have been dashed. May I hope that this will serve as a food for thought 
to the Government ?

Then, Sir, in all the speeches which are daily delivered in this 
House, I find that as a general rule no one excepting the Chief 
Minister or some other Minister or some one close to them, are the 
only persons who speak in support of the Government, otherwise 
there has not been a single Member who spoke in favour of the 
Government. As a matter of fact the burden of almost all the 
speeches has been that of wholesale condemnation of the Government. 
Whv go far? The speech made by the Chief Whip and the ex-Chief 
Parliamentary Secretary has been full of strong and vehement 
criticism of the Government. It would be no exaggeration if I say 
that even my hon. Friends like Chaudhri Suraj Mai and Sardar 
Bachan Singh, with all their rhetoric, cannot surpass him in the 
condemnation of the Government. (Laughter). I admit that there 
is only one single person, for whom I have the greatest respect and 
regard, and who is never critical of the Government. But may 
I ask the hon. Chief Minister that if he shuts his eyes to the severe 
criticism of his Government, made on the floor of the House, how 
can he hope to carry on ? I think there is hardly a Government 
which has been condemend with such vehemence and unanimity
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as the present Government. It is a strange thing that this Govern
ment does not change despite this adverse criticism.

Sardar Swaran Singh : Will the hon. Member elucidate the
meaning of the word ‘ change ’ when he says that * this Government 
does not change ’?

Shri Ram Sharma : I do not mean the replacement of Ministry
by my hon. Friend Sardar Swaran Singh and others. {Laughter). 

What I want to convey is that Government should change its policy 
and methods of carrying on the administration. I would warn the 
Government to take notice of the writing on the wall, which if went 
unheeded, will bring about its downfall. I would say that the time 
has come when the Ministry should either mend or end. The hon. 
Chief Minister has stated that he has no hesitation in going to the masses 
for verdict. I say that before doing that he shall have to purge-his 
Government of all the evils that have crept in and bring discredit to 
him, otherwise this Government will not last long and consequently 
Congress will not be able to face the electorate.

Sardar Jaswant Singh Duggal (Ex-Member West Punjab 
Legistative Assembly representing North West Punjab, Sikh, Rural) 
(P u n ja b i)  : Sir, I have carefully listened to the speeches delivered
by my hon. Friends on different subjects like the steel scandal position 
of law and order in the State etc. I entirely agree with the 

'views expressed. by them. But I feel constrained to remark that 
when the Opposition claims a division on a certain motion, my hon. 
Friends who have condemned the Government in such scathing terms, 
vote for the Government against their conscience.

Sardar Swaran Singh : But the Opposition itself consists of
hetrogeneous elements.

Sardar Jaswant Singh Duggal : Whatever it is, but if is a patent
fact that it does not throw its principles to the winds. I think that 
my hon. Friends who deprecate the policy of the Government like 
anything, and yet do not take concerted action to set the Government 
on the right path, in fact, perpetorate a grave injustice the 
electorate.

*
Sir, I do not want to take much of your time. I have to make a 

few observations only, with regard to certain important points.
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The first thing about which I would like to make a few submiss

ions is regarding the rehabilitation of our displaced brethren from 
West Pakistan. It has been said that rural rehabilitation has been 
completed. In fact, I am also of the opinion that this problem has 
been tackled to a great extent successfully and satisfactorily. As 
ha* already been stated by my hon. Friend Sardar Ujjal Singh, 
some of our zamindar brethren have been given land for their resett
lement in the jungles of U. P. and other States. I do not think 
that there is any dearth of land in cur country. If our zamindar 
brethren were given as much land as they owned in Pakistan, I am 
sure it would go a long way in rehabilitating them and would also 
be instrumental in stepping up food production in the interests of the 
Grow More Food Campaign.

. Now I come to the Urban Rehabilitation. I am really const
rained to remark that nothing substantial has been done by the 
Government to rehabilitate the urbanite displaced persons from 
West Pakistan. Mr. Speaker, if we read the pamphlet on Rehabilit
ation supplied by the Government, we cannot do without coming 
to the conclusion that the Government has fai ed in the matter of 
the rehabilitation of onr urban) 1e displaced bretnren. It is said 
that townships have been created outside various to a ns of our State for 
accommodating our displaced brethren. I will place all the facts 
before you how our displaced brethren are becoming the targets of 
the Government’s extortionate policy so far as the creation of the 
townships is concerned. You will be surprised to learn Sir, that 
Government has made a profit of about Rs. 15,000 out of the sale 
of these plots and houses to the displaced persons in the townships. 
Here I would like to read out a few lines from page 17 of the pamphlet 
already referred to by me. It is laid therein :—

Side by side with the considerations of administrative neces. ity, the 
Punjab Government attach very great importance to the constru

ction of the Capital of the State for the rehabilitation of the displaced 

persons. As an initial measure, a scheme for providing residemial 
accommodation for a population of one and a half lakh persons

at the site of the proposed Capital which is to be located near 
Chandigrah in Ambala District, has been drawn up.

Areas have been eai marked for various trades which will spring up as 
a result of the migration of the Administrative Capital. The 

Punjab Government expect practically the entire cost of * he J cheme 
to be recovered from the sale of plots.
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It is abundantly clear from the above that it is the intention of 
the Government to construct the Capital of our State for the 
rehabilitation of our displaced brethren from West Pakistan. It is also 
clear from the above that Government wants to recover the entire 
cost of the Capital Scheme from the sale of the plots. The Govern
ment has already made a lot of profit by selling houses at the rate 
of Rsl5,000 each, while it purchased the site of land of these very 
houses at Rs. 5/-per acre. If we exclude the overhead charges which 
include supervision charges at the rate of 25%, commission of the 
contractors at the rate of 13% and the share of the offfcers of the 
Public Works Department, which is notorious for its corrupt practices, 
at the rate of 10 to 12 %, we will find that a displaced person has 
got material in the shape of a house worth Rs. 75/- only for every 
125/- rupees which he has to pay to the Government.

Further, the mud huts for which our Government has charged 
enormous sums from our displaced brethren have collapsed as the 
material used in their construction was of a very inferior quality. Here 
I cannot do without sa\ ing that our displaced brethren were forced to 
purchase these houses out of sheer necessity as they were without any 
shelter. They wer< in dire need of some shelter for themselves and 
for their children. Again, they purchased these houses only to provide 
their children with seme shelter against the heat of the scorching sun 
during the summer and the rigours of cold during the winter. They 
were forced by circumstances to purchase these houses even at very
abnormal rates.

It has been said more often than once by the Government that 
the Capital of the State would be constructed for rehabilitating the 
displaced persons ✓ from West Pakistan. Recently it was given out in 
the newspapers that the construction of the Assembly Chamber and 
the Secretariat buildings would be completed by the end of 1952.
Parhaps my hon. Friends are aware of the fact that the Orissa 
Government built its new capital almost 3 years ago. Instead of 
acquiring any land for the construction of the capital, large tracts of 
jungle land were utilized by it fo» this purpose. This is not all. This 
Government made a profit of large sums by selling the sites from 
those areas for which it had not to pay anything. The Oiissa 
Government did well in constructing its new Capital on the main 
railway line and the Grand Trunk Road which connect Calcutta with 
Madras- You will be pleased to learn, Sir. that the Orissa Govern
ment has spent Rs. 3 crores in all on the construction of its Capital
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Now, Sir, if we compare the site of this capital with that of our capital 
site at Chandigarh we will find that'the latter is not suitably located. 
Our site of the new Capital is neither near the main railway line nor 
the Grand Trunk Road. You will be surprised to learn Sir, that the 
required quantity of n ater, too, is not available here or near about it. 
It is said that water can b 1 had in abundance at the new Capital Site. 
I have come to know from reliable sources that a dam is going to be 
constructed there. I daresay there exist no facilities whatsoever to 
justify the construction of the Capital of our State at Chandigarh. It is 
really a matter of deep regret that Amritsar being a big industrial town 
has been ignored while selecting the site for the capital. It has been 
stated that it is not possible to’ select Amritsar as the capital of our 
State because it F a border-town and that there is evei y danger of a 
foreign invasion If that, be so, may I know whether the Government 
has ever thought to slid t The industries of this town which are an 
asset both to our State and our country, to some other pl.ce? What 
I vs/ish to point out is that our Government. h is put forth these excuses 
only to justify its position for its having ignored the town of Amritsar 
as the Capital of our State. Similarly the .town of Jnllundur which 
could also h ve been selected as dv new Capital of our State has been 
ignored altogether. Again it is . axd that the existence of diseases and 
the;scarcity of water stood in the way of the Government in selecting 
Ambala as the Capital of our State. Here again I cannot do without 
apportioning the blame of making lame excuses for having ignored 
Ambala as the Capital of our State. So far as the excuse cf non
availability water put forth by the Government is concerned, may 
I know'from the Government if arrangements have not to be made by 
it 16r providing adequate water supply to the people living in Ambala ?
/* Further, our Government while selecting Chandigarfras its site for 

the' new Capital has lost sight of the fact that in spite of the 
availibility of cheap‘ labour and the cheap building rnarerial it took 
about 20 years to complete the construction of the New Township of 
Delhi now known as New Delhi But the conditions at present are 
quite different from those which were prevailing then. During those 
days all the building material and the labour was very cheap and it 
was not a difficut job to undertake construction works. On the 
contrary the conditions prevailing at present in our country in general 
and the State in particular are such that budding mate- ia! is not
available in the market and if at all it is available it is sold at very 
high rates. Labour is very expensive. I am really constrained to 
remark that our Engineers who are of the opinion that the construe-
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tion of the new Assembly Chamber and the Secieiariat buildings 
would be completed by the end of 1952, have forgo even that it took
three to four years to complete the construction of the Assembly 
Chamber at Lahore. While making such statemen ts t y should not 
have lost sight of the fact that the building material and the labour 
was very cheap at that time,

But the conditions are quite different today and the Governmen 
is in fact misleading us to believe that these buildings will be complex 
ed by the end of 952. Our State has best architects and engineers. 
Our skilled 1 iboui is also very efficient as compared with other 
countries. In the.se circumstances [ fad to understand, why our 
Government felt the necessity of recruiting technicians and experts 
for Bhakra Project from foreign countries.

Sardar A jit Singh : Can good contractors be also-found in our
State ?

* f i ' L
Sirdar J as want Singh Duggal : Perhaps mv non; Fane ad does;,

not know that our contractors have the repute of undertak-mg' 
most difficult construction work in hand which no other contractors of 
any other State could dare execute. Our contractors are doing 
commendable work even in foreign countries like Japan. I he mouse 
must be aware that our hon. Friend Sardar Ratt in Smgh has don ; 
excellent work as contractor in Burma. I take pride in saying.that 
our contractors and engineers are of sterling worth and our skilled 
labour also occupies a favourable position as. compared with other 
countries. But. unfortunately our Government has not thought it fit 
to entrust the work of constructing the Capital to our Engineers and 
architects. . ..

Saruar Swaran Singh : In fact no Government can compete with
our .Government.

i
Sardar Jaswant Singh Duggal : Besides this, our hon. Chief

Minister has not said a word in his Budget speech about the payment 
of compensation to displaced persons' as suggested by my hon. Friend 
Shri Ganga Saran m his resolution moved during the last session. 
This resolution reads as follows :—

This Assembly lecommends that the sufferings of the displaced persons 
1 from Pakistan having already stretched over 2 1/2 yea's in an atmos

phere of runorseles stalemate and vain attempts to obtain a settle
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ment of the evacuee propeity issue with the Pakistan Governrrent, 
it is high time th<it Government took adequate steps to ascertain the 

( losses of such victims and assume responsibility for compensating 
them with a view to allaving their immediate sufferings. and ultimate 
rehabilitation

The hon. Chief Minister had given an assurance that he would 
urge the importance of this matter on the Government of India. I 
am sorely disappointed that there is no such mention in his Budget 
speech. I am of the opinion that so long as the Government does 
not impose ' Azadi Tax' on all India basis, the problem of rehabilitation 
will not be solved satisfactorily. I would appeal to the Government 
that it should not keep the displaced persons under any illusion and 
address the Government of India in this matter of vital importance to 
them. I may warn the Government that if this problem of rehabili 
tation remains unsolved it will create frustration and disappointment 
among the refugees and invite communism in the Sta e. Moreover, I 
may point out to the Government that there is insistent demand by the 
Sikh community that their Gurdwaras be .mad * free in Pakistan and 
their possession be given to them. But I am sorry to say that the 
Government has not taken up this matter W ith  ail seriousness I may 
inform the Government chat Sikir will not rest content unless their 
Gurdwaras are free in Pakistan. We are not. so much concerned with 
the Kashmir problem as we are concerned with the problem of 
Gurdwaras we have left behind in Pakistan. I would apprpl to the 
Government that keeping in view the popular feelings of the Sikh 
community it would urge upon the Government of India to have a 
high level talk with the Pakistan Governm ent for the restoration of 
all Gurdwaras to mkhs We will not feel satisfied unless this problem 
is solved. There is one thing more to which I would like to draw 
the attention of the House. There is a general cry among the public 
that corruption is rampant in every Government department.

Sardar A jit Singh * Do the work of a contractor and corruption 
go together ?*

Sardar Jaswant Singh Duggal : I would say that Public Works
Department has surpassed all the departments in corruption. The 
officers ot the department expect that their palms be greased at the 
time of payment of contractor’s bills. I would submit, Sir, that any 
person can escape from punishment by giving bribe to a police officer 
but corruption in the P.W.D. affects the Government exchequ r. The 
contratcor does not give bribe to the officers out of his own pocket.
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These contractors have to sign the agreement form prescribed for this 
purpose. This foim is in vogue from the old days of British regime. 
Britishers had reserved all powers of giving contracts to themselves. 
The disputes between the contractors and the P.W.D. regarding payment 
of bills are decided by the Superintending Engineer who is the sole 
arbitrator. 1 had brought this matter to the notice of my hen. Friend 
Chau<3hri Lahri Singh who was then Minister for Public Works. He 
had ordered the Chief Engineer that such matters may not be referred 
for decision to the Superi tending Engineers. It is necesssarv that the 
agreement forms may be revised to stop corruption in this department. 
It is unreasonable that the Superintending Engineer should be the 
sole authority for deciding the disputes arising out of the payment of 
bills. I remember that a contractor in Hoshiarpur sometime back 
held a contract for the supply of ten lakhs of bricks. When he asked 
for the payment of b 11 the officers of the P.W.D. demanded Rs. 7,500 
as bribe. In this connection I am reminded of a story which may be 
of some interest to the hon Members Once a Jat’s wife went to a 
Bania to dispose ot a few seers of wheat. When she had laid before 
the Bania hat quantity of wheat, he cleverly put it on his scale and 
said that that quantity of wheat was required just tp set the balance 
of his scale in order. So he did not pay a farthing for that quantity 
of wheat and asked her to bring more for which she would get the 
price. She returned much disappointed. In the sa,me way corruption 
in the P.W.D. is on the increase and it mainly affects the Government’s 
exchequer. It is, therefore, necessary that agreement forms be 
amended.

/

Now I want to draw the attention of the Government; to another 
important matter. The people in rural areas are without any means
of giving education to their children as the schools are few and far 
between. The result is that boys and girls in villages are often seen * 
idling away their time. With the passing of the order that any child
ren below the age of 12 or 13 cannot be employed by a contractor;They. 
cannot now b 1 put on work even. So nor there is neither any 
arrangement for their educ ition now have they anything to do. This
is indeed a sure way of turning them into loafeis Those who think 
that it was being cruel to them to employ them in factories forget 
that very light work which was quite within their capacity was given 
to under-age workers. So I would urge the Government to open more 
schools to provide the opportunity of giving education to the children
of ruralities.
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Rao Mohar Singh : (North-west Gurgaon, General, Rural)
{Hindi) : Sir, it is my conviction and also it is an admitted fact that
a Government’s budget is the tru  ̂ index of its nature and character. 
To assess a Government’s worth one need not move about from place 
to place in the territory under its jurisdiction. All that one need do is 
to pore over the pages of its budget and the whole picture will, flash 
across his mind like the reflection in a mirror. If you find a major 
portion of its revenues allocated to general administration, police, 
administration and criminal and civil justice etc., take it for granted 
that the people governed by it will be backward, socially, morally, 
culturally as well as economically. On the other hand, a country 
which spends more on beneficent activities will always be found to be 
prosperous and advanced and pr )gres3ive The economic condition of 
such a country is always good. I have heard the views expressed by 
Sardar Gjjal Singh that our Government is spending too v much on 
general administration and police and is starving the beneficent depart
ments. I admit that the circumstances through which we are passing 
in this post-partition era are peculiar and much more has to be spent 
on the maintenance of law and order than here to fore, yet . I would 
urge the Government to provide more money for beneficent depart
ments in view of their special importance in the present set-up.

Then, Sir, it is clearly laid down in the Constitution of India 
that all people shall have the equality of opportunity and that nobody 
shall be discriminated against on any ground whatever. I am afraid 
our Government is respecting this fundamental principle more in its" 
breach than observance. Not confining myself to generalisation, I 
would like to illustrate my objection by giving facts and figures from 
the statistics published by the Publicity Department in the pamphlet 
entitled Main Centres of Activity of the Punjab Government Depart
ments. This will make clear the difference between the treatment 
that is being meted out to the people of Juilundur and Ambala 
Divisions.

Juilundur Ambala

Division Division

Total No. of Hospitals and 
Dispensaires 265 20!

Do Hospitals for Women 15 1 1

Do T .B . Clinics and Hospitals 8 ->
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Jullundur Ambala
Division Division

Total No. of Leprosy Homes and Clinics 81 60
Do Maternity and Child

Welfare Centres 43 21

Do Sub Health Centres 39 18
Do Veterinary Hospitals 386 ii 350

Do Industrial Inst'tues for men 21 13

Do Industrial Institutes for Women 8 5

Do Primary Schools for Boys 1623 12 7 5

Do Primary Schools for Cirls 591 399

Do Lower Middle Schools for Boys 357 284

Do Upper Middle Schools for Boys 226 205

Do Upper Middle Schools for Girls 61 24

Do High Schools for Boys 195 97

Do High Schools for Girls 22 12

Do Degree Colleges 23 13

Do Post-graduate Standard Colleges 7 0

Do Professional Institutions 33 23

Now, Sir, I would like to quote the figures relating to the grants
received by the schools in Jullundur and Ambala Divisions respectively 
in 1947— 48. This will again corroborate my contention that step-  ̂
motherly treatment is being meted out to Ambala Division.

Grants Sanctioned.

Description of Institution
Jullundur Division Ambala Division

Rs. Rs.

Boys’ Schools 1,42,902 68,142

Girls’ Schools 20,256 3,14 4

Privately Managed Unaided 
Schools for Boys 81,000 11,400

For Girls 10,500 6,500
V >

Maintenance Grants for Local 
Body Anglo Vernacular 
Secondai y Schools 59,923 9,818

i :.C?»

Local Body Un-aided Schools 19,000 11,000
j
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This is, Sir, the real state of affairs. Can any one now doubt 

that Ambala Division is being discriminated against ? Now it has > 
been decided to open two new degree colleges, one at Muktsar and the 
other at Tanda Urmar. Both these places are situated in districts 
which already have degree colleges. "Could these not have been opened 
in districts which do not have a single degree college ? Would it not 
be better if this money were utilized for opening a Girls High School 
in a district which at present no such school ? The hon. Minister 
for Education knows that there is at present not a single college in 
our district. He should have seen that one of the new colleges was 
opened there. The people of our district have collected and deposited 
as security thousands of rupees and applied for the sanction of the 
Government for opening a college at Gurgaon. It remains to be seen 
whether it will be granted the necessary sanction and affiliation and 
when.

Sir, in Gurgaon one finds that the school buildings cannot be 
constructed for want of iron girders. I am sure the Government cant •
help us in this direction and I shall “be extremely gratful if the hon. 
Minister for Education very kindly undertakes "to make the necessary 
arrangements. •

Before I sit down I want to say a few words about grow-more 
food. We all know that with the hard work of our peasants and the 
keen interest taken by the Agriculture Department of our State with 
Sardar Lai Singh as its Director, who is retiring and to whom we are so 
deeply grateful, we have been able to convert this deficit State 
into a surplus State so far as food is concerned.

But I wish to make a suggestion in this connection and it is this 
that no useful purpose is being served by the appointment of 
additional Naib Tehsildars for purposes of grow-more food. It would 
be much better if the}7 are replaced by Agricultural Assistants as the 
latter would be in a better position to serve the rural areas by their 
expert advice in addition to the work that is at present being done by 
the Naib Tehsildars,

Sardar Dalip Singh Kang (Ex-Member West Punjab Assembly 
representing I yalpur East, Sikh, Rural) (Hindustani) : Sir, I congratu
late the hon. Chief Minister on tL e presentation of this Budget and for 
having made an effort to balance it despite the fa t that the usual 
subsidy of a crore or two of rupees has not been received from the 
Centre this year. I also very much appreciate the noble sentiment 
expressed by him that the industrious and the hard working Punjabis 
should not depend on outside help and should try to manage their
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affairs by themselves. But in spite of these feelings on my part I a in 
inclined to think that it will be wrong to call it the Budget of a 
modern state The Finance Secretary has admitted that this Budget 
is net as it should be. He says that f<A great am > unt of work has 
still to be done if our State is to render services which are ex ected of 
a modern welfare State.”  This admission clearly indicates that this 
Budget is only an administrative or a Police Budget as about a crore 
of rupees are to be spent on the pay of border Police and Central 
C. I. D. Here I can’t help saying that we are not being properly 
treated by the Centre and perhaps it is due to our own draw
backs. It is really a pi tv that the Centre does not think fit to
re-imburse us the amount which we have to spend for the maintenance 
of police on the border. We have to spend about one crore of rupees 
on the border po ce which as a matter of fact is the concern of 
Centre. It is for the Centre to protect the border 'and if we are 
calied iq.on to peifcim this fi.ixtun of the Ctntre, there is no reason 

why the Centre should not pay the expenses. This border is not only 
the border of our State, it is the border of the whole of India 
and the Centre should in no case shirk the responsibility of protec
ting it. It will be recalled that during the British regime a Committee 
which included eminent men like Sir Shadi Lai, Chief Justice of 
the Lahore High Court, as members was set up to recommend the
adjustment of expenditure on the North West Frontier. This
Committee held that the North West Frontier was not a border 
only of India but that of the whole of the Commonwealth and
that the expenditure therefore should be paid by the whole of the 
Commonweahh England agreed to this recommendation. In such 
cricumstances, I wonder how the Centre can have the courage to 
disown the responsibility of the border. But, somehow, I feel that 
the . whole fault does not lie with the Centre. We are suffering for 
our own shortcomings. It is disunity in our own ranks which is 
bringing this treatment from the Centre. We quarrel among our
selves and the group wn ch can is into power makes every effort 
to vilify the other groups before the Centre. This is something 
most reprehensible a by suen tilings wi degrade ourselves in the 
eyes of the Centre. Phi 1 ; s were q ute different during the Unionist 
regime when the Zemindar Govern neat was in power. In those 
days if the Centre desired the Punjab to do some work for them the
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Governor General used to request the Governor of the Province to 
persuade the ministry to accept the proposal from the Centre. That 
was a time when the Ministry enjoyed some prestige.

Chaudhri Suraj Mai : They were self-respecting men.

S rdar Dalip Singh : But unfortunately what do we find now?
Our State enjoys absolutely no respect in the eyes of the Centre. 
The reason is that our leaders go to seek advice iroin the Centre even 
in small matters like the appointment of th.e Ministers and the 
Parliamentary Secretaries. We belie the general opinion abou
the Punjabis that they are independent persons. It is time 
that we realize our drawbacks and put a united demand 
before the Centre which concerns the general welfare of our 
State I am sure that we Punjabis are not a weak folk and 

and nob ) ly should entertiiu an/ mis i i brstan lings about us. We 
were the people who had ’ o face a blood bath and we are the people
who have transformed the fori deficit of this State into a surplus 
If the Centre is under a misunderstanding that we are likely to take 
every thing lying down we should remove such a feeding from their 
minds. We should plainly tell them in a united way that it is not 
possible for us to set up a welfare state in this province if we are called 
upon to spend crores of rupees on Central purposes. We should make 
every effort to recover this one crore of rupees which we have to spend 
on the border Police and utilize it for our beneficent departments. If 
we don’ t make substantial provisions for the beneficent departments 
in this last Budget of this House, I don’t think that we will be in a 
position to c nvince the public that we have been able to do anything 
for them in the Congress Raj. V\ e will not be able to tell them that 
we have shown better results than the previous Governments, for 
example the Unionist Government In 1937, when the Uni<?nist 
Government was in power, we all said that the Unionist Government 
did nothing for the good of the people and levelled a scathing criticism, 
against its policies But I now feel that if the agrarian reforms of present 
Congress Government are cnnpared with the Unionist Government, 
the odds are in favour of the Unionist Government

The Assembly then, adjourned till 70 a. m. on Friday 16th March, 7951.
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Punjab Legislative Assembly

THIRD SESSION OF THE FIRST PUNJAB LEGISLATIVE ASSEMBLY.

Friday, 18th March, 1951.

7 he Assembly met in the Assembly Chamber, Simla at 10 a. m. of the 
clock. Mr. Speaker̂  (the hon. Sardar Kapoor Singh) in the Chair.

QUESTION HOUR.

Mi*. Speaker : Some hon. Members have approached me with
the request that the question hour be dispensed with to-day so that 
the House may have more time for the General Discussion of the 
Budget. Is it the pleasure of the House that the question hour be 
dispensed with ?

Hon. Members : Yes.

The question hour was dispensed with accordingly.

UNSTARRED QUESTIONS AND ANSWERS

POSTING OF PUNITIVE POLICE POST AT BHUCHO 
MANDI,' DISTRICT FEROZEPORE.

695. . Sardar Tara Singh: Will the hon. Chief Minister be 
pleased to state —

(a) whether punitive police has been posted at Bhucho 
Mandi, illaqa thana Nathana, in view of the fact that
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139 cases of crimes of various types were registered at 
Police Station, Nathana, during the last three years, com
prising of eight cases of murder, four of robbery, twenty- 
one of burglary, eighteen of injuries, thirty-three under 
the Excise Act and eighteen under the Arms Act;

(b) whether it is a fact that crimes are committed in a far
greater number in illaqa Police Station, Bagha purana
Naunihalsinghwala, but no punititive police has been
posted to that area ;

\

(c) whether it is a fact that punitive police is posted in villages
where large number of cases of dacoity, burglary and 
cattle lifting are committed,-or where persons committing
such crimes reside in large numbers; inspire of the fact 
that no such element exists in Bhucho Mandi, powers 
under Excise Act and Arms Act have been resorted to in 
cases of simple belabouring and punitive police posted there 
unnecessarily;

(d) whether he will lay on the Table a statement regarding the 
number of crimes committed in the villages referred to in 
parts fa) and (b) above in the year 1950 ?

The hon. Dr. Gopi Chand Bhargava :

(a) Yes, there were other factors as well which necessitated 
the location of the Post

fb) Yes; but the crime committed in 1949 in the jurisdiction of 
Police Stations Baghapurana and Nihalsinghwala was 
reduced by 262 and 187 cases respectively in 1950.

(c) No; the punitive police is located in the area which is found 
in a disturbed state because of the misconduct of the 
inhabitants of that area. It is a fact that such element 
did exist in the area of additional police post Bhucho 
Mandi and this necessitated the location of the punitive 
police.
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(d) Name of village, etc,

Lehrabegha 

Chakbakhtu 

Tugwali 

Bhucho Kalan 

Chak Kahansinghwala 

Chak Ramsinghwala 

Chak Fatehsinghwala 

P. S. Baghapurana 

P. S Nihalsinghvvala

Crime committed during 1950. 

3 

5 

7 

2 

2

c

122

101

FOODGRAINS OF SUB-TEHSIL NATHANA,
DISTRICT FEROZEPORE.

696. Sardar Tara Singh : Will the hon. Minister for Rehabiii-,
tation be pleased to state :—

>
(a) whether he is aware that the prices of commodities, food-

grain and cotton, etc., prevailing in Bhucho Mandi 
(Nathana Sub-Tehsil) are mjich lower than the prices 
prevailing in the adjoining Mandis ;

(b) the reasons for this state of affairs and the action Govern
ment proposes to take in the matter ?

The hon. Sardar Ishar Singh M ujhail:
*

; (a) No. Statutory prices of foodgrains and cotton fixed for
Bhucho Mandi are in parity with the adjoining mandis, 
situated in Pepsu territory.

(b) Does not arise. »
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GENERAL DISCUSSION OF THE BUDGET.

Mr. Speaker : The House will now resume general discussion
of the Budget.

Sardar Dalip Singh Kang (Ex-Member,-West Punjab Assembly, 
representing Lyallpur East, Sikh, Rural) {Punjabi) : Sir, yesterday
I was laying stress on the need for pressing the Central Government 
to meet the cost of the border police on which we have to spend 
Rs. one crore every year. When the Pakistan Government, inspite of 
its limited finances, as compared with the Government of India, has 
agreed to meet 40 per cent of the cost of border police that the West 
Punjab is maintaining, there is no reason why the Government of India 
should refuse to bear this expenditure especially when our budgetary 
position has no comparison with that of the West Punjab whose 
budget has always been showing a huge surplus. I understand that 
over Government is already negotiating with the Central Government 
on this issue and, therefore, I want to urge that our Government 
should take a firm stand on this matter and make it clear that it is 
not in a position to spend anything on policing the border and that 
the centre should take over this responsibility. In case the Central 
Government does not agree, we should dissolve the border police.

Sir, thiee and a half years have elapsed since the Congress came 
into power but it is a matter for regret that so far nothing has been 
done to fulfil the promises that were held out to the people before the
advent of independence. We used to criticise the Unionist Government 
for not doing enough for the amelioration of the lot of the poor and 
backward people but what have we done for their uplift ? The 
Congress Assembly Party represents a conglomeration of divergent 
aim and diverse interests and when there is no singleness of purpose 
how can it act upon the Congress programme of rural uplift ? The 
Government still continues to be dominated by capitalist and urban 
interests and the interests of the rural population are, therefore, being 
neglected. As Chaudhri Suraj Mai was complaining yesterday, the 
Peasants' Welfare Fund has been abolished and now P is proposed to 
abolish the distinction between martial and non-martial classes in 
ord r to shut the doors of military service on the ruralites. Last but 
not least, efforts are being made to have the Punjab Alienation of Land 
Act repealed.

Chaudhri Lahri Singh : Don't set up defence in advance.
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Sardar Dalip Singh Kang : Sir, my submission is that if the
Agrarian Committee of the Congress gives a verdict that this Act has 
not been able ially to safeguard the interests of the peasant let it 
be rep aled otherwise not. I know a section of this House wants to 
crush the agriculturists — the real producers of this State. These 
very people used to opoose the programme of agrarian reforms 1 inched 
by the Unionists though I admit that it used to be supported jy  hon.

> Dr. Gopi Chand. This section has not as yet given up its opposition 
to the peasants. It is under their pressure that proposals are under 
way to repeal the Punjab Alienation of Land Act. When they cannot 
get a thing done through this Government, they carry their complaints 
to the Congress High Command and the Central Government. The 
result is that the position of this State becomes analogous to an estate 
placed under a Court of Wards It is our mutual rivalries and suspicion 
of one another that have weakened this Government. When our 
party is weak and loosly-knit how can the Government be strong ?

Sir, the two important sections of our people are producers and 
traders or the middlemen. Pandit Jawahar Lai Nehru our Prime 
Minister had addressed two appeals, one to the producers and the other 
to.the businessmen. While the former have heartily responded to his 
appeal for increasing the production of food the latter have proved 
themselves to be black-sheep by not comming foiward and declaring
their profits on which they did not pay the income tax due to the 
Government. While this is the regard that the urban people have 
shown towards the hon. Prime Minister’s appeal, the rural people have 
proved their loyalty to the country. They are also fiAr on the 
Kashmir front. If our Government will go on pampering the people 
who are not prepared to pay the taxes due to them and ignore those 
who are ready to make any sacrifice for the sake of the country, it 
will lead the nation to ruination. So I would urge the Government 
not to say good-bye to the Congress programme of r sral uplift and 
devote itself sincerely to the advancement of the interests of the 
producers in the rural areas. So far the Congress principles have been 
misinterpreted and more honoured in their breach than observance.

Sir, it  is regrettable, indeed  that instead o f  w orld n g  fo r  the u p lift  
o f  H arijan s som e C ongressm en are d o in g  th eir  u tm ost to  set them  at 
loggerh eads w ith  the Ja ts . T h ey  forget that the con d ition  o f H arijan s in 
v illages is m uch  better  than their con freres  in tow n s. W hile  the fo rm e r  

h e lp  the Z am in dars in agricu ltu ra l w ork , the la tter are m ade to  c lean
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[Sardar Dalip Singh Kang]
the latrines. Has anybody accepted the appeal of Shri Jagjivvan 
ilam not to take this dirty work from the Harijans ?

Then, Sir, Harijans are being instigated to claim a share in the 
ownership of land. They are being misguided to press their claim on 
land Will it do the Harijans any good ? If anybody stands to 
gain from the strained and embittered relations of the Zamindars and 
the Harijans, it is the ‘baniya’ Community. I warn my Harijan brethren 
not to fall in their trap or they will meet the same fate which befell 
the,jaickals who went to filch edibles from the village at the instance of 
one of their leaders who after having found a printed sheet befooled 
them into believing that it was an order from the ruler of the land 
permitting the jackals to go to the village and eat anything they, liked.

An hon Member : From which newspaper was this leaf taken ?

Sardar Dalip Singh Kang : From the ‘Pratapb So the jackals
followed their ring leader but on reaching the village outskirts were 
attacked by the village dogs. Then they asked their leader to bring 
out the order and show it to the dogs. The leader is said to have 
replied that all those dogs were illiterate. Laughter) Sir, w hat1 
mean to say is that the ‘Partapwalas’ have set the Harijans at 
loggerheads with the Jats by giving them a 'parcha’ the like of which 

% had fallen in the hands of the ring leader of the jackals.

Sir, the conduct of some Congress leaders who claim to be the
exponents of non-violence has been very reprehensible during the
census operations. These people have been telli-g the Harijans
that if Ithey profess Hindi to be their mother tongue for purposes of
census they would be given lands and would be granted proprietory
rights, Only day before yesterday I came across two very old men of
about 70 or 75 yea’s in the Sadar Police Station Ambala who had
been complained against by the Harijans at the instance of a Pandit
that these old men had forced them to say that Punjabi was their
mother tongue. This Pandit hod told the Harijans that he would *
release them from the debt which they owed to the Jats if they were 
to accuse these old men of this offence. This is how communalism 
is being allowed to uin iiot in a most virulent form. What is more, 
this fire oi virulent < cmn.unalbm is being fanned by journals like the 
“ Piatap5' and no action is taken against them. I am somehow
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led to think that there is some deep conspiracy lurking behind the Hindi- 
Punjabi controversy and it is for this reason that effort is being made to 
bring about a conflict between the Jats and the Harijans. But I may 
tell the people concerned that if the Jats retaliate the Lalas will not 
beable to withstand their onslaughts. It is a well-known Punjabi saying 
that one blow of a black-smith is equal to a hundred blows of a gold
smith.

fee? SZF3 §  X HfeWB

The Jats full well know  their opponents. W hat will happen if they 
resort to slogans uttered in the U .P . b y  the peasants.

3T55TOI sxsrr, i

? f 'Tjt | qsrai

F 5  t % % foot ||

stums, g?scn, w w  i

fe s i v  3 m  u  spo t  i

0 fe?>i S  §  fe 6  iw  I

Shri Ham  Sharm a : On a p o in t 61 order, Sir. Is it proper for
the h on . M em ber to use such  langu age for  oth er com m u n ities?  H e
sh ou ld  be ask ed  to  w ith d ra w  his w ord s

M r. S peaker : I w ish that the h on . M em ber w ou ld  a v iod  a ll

these th ings. The referen ce to  Lalas an d  o th er  th in gs sh ou ld  be  
a v o id e d .

Shri R am  Sharm a : S ir, he sh ou ld  w ith d ra w  these w ord s .

M r. S peaker : T he h on . M em b er  sh ou ld  w h ith d ra w  these w ord s . ~
V

Sardar P artap S ingh ; M ay  I req u est y o u  Sir, th a t  th o u g h  

these w o rd s  are o ffe n s iv e  th e y  n eed  n o t  be  w ith d ra w n . P e o p le  o u t 

s id e  w ill then  k n o w  w h at k in d  o f  m e n ta lity  p reva ils  in  th is H o u se . 

T h e y  w ill k n o w  the true fa cts  o f  th e  ca se .
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Mr. Speaker : I ask the hon. Member to withdraw those words.
Shri Earn Sharma : (With thumping of table). Withdraw,

withdraw.

Mr. Speaker : Order, Order.

Shri Ram Sharma : He is not obeying your ruling, Sir.

Mr. Speaker : Thumping of table will not make him withdraw
the words. May I ask the hon. Member to withdraw those words ?

Sardar Dalip Singh Kang : I withdraw. But let me explain.

Mr. Speaker : No explanation. Please proceed. But now
that the hon. Member Sardar Dalip Singh Kang has withdrawn the 
words, will the hon. Member Shri Ram Sharma admit that his action 
in thumping the table was not proper ?

Shri Ram Sharma : How can I withdraw that, Sir ?

Pandit Durga Chand Kaushi h : Sir, you can gauge the hon.
Member’s feelings by his action. Sir, if you were in his place you 
would have realised the feelings of Members as a result of the words 
used by the hon. Member.

'* w K' ■> .c i*i' •
Mr. Speaker: That is another question. If everybody is to

decide according to his. own feelings then you will find in a few minutes 
what will be the result. I am only concerned with keeping order 
irrespective of the feelings of each individual Member.

Pandit Durga Chand Kaushish : These are not individual -
feelings. ^

Chaudhri Lahri Singh : He is not discussing the Budget. He is
discussing Harijans.

Mr. Speaker : Order, Order.

Sardar A jit Singh : On a point of order, Sir. The hon.
Members are speaking so loudly that their voice affects the heart of 
an hon. Minister who is not keeping fit.

Sardar Dalip Singh Kang : Sir, I did not intend to give offence
to any community. I know that there are good men and bad men
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in every community and 1 have genuine respect for all the hon. 
Members of this August House. But as I am being misunderstood I 
will not go any more into the Hindi-Punjabi controversy and would' 
only suggest that those who actually speak Punjabi should be 
allowed to claim that language as their mother tongue. I shall 
certainly have no grouse against those who speak Hindi and claim 
it as their mother tongue. But it is criminal for a person to claim 
Hindi as his mother tongue if he gave out Punjabi as his language in 
the 193i census. Such persons should be punished under the 
Census Act and I am.afraid that if inquiries are made even some hon. 
Members of this House may be discovered to be culprits in this 
respect

Then Sir, this Government has not taken any steps to implement 
the resolution which was passed by this Assembly regarding due 
respresentation of the ruralites in the services and the result is that fo^ 
want of rural representatives in the services the controlled commodities 
cannot reach the riiral areas.

Mr. Speaker : This point lias already been discussed.

Sardar Dalip Singh Kang : Very well Sir, I shall leave it. I
come to the financial schemes of the Rehabilitation Department.
I wonder th t some of those urban friends who never owned any 
newspaper in the West Punjab have been given loans to start papers 
to the tune of fifty thousand rupees but the land-holders have not
been given loans exceeding rupees two thousand. I request the h m. 
Chief Minister that he may kindly tak > steps to do away with this 
distinction between the, urbanites and the agriculturists and make- 
arrangements to give sufficient advances to the agriculturists from 
the Finance Corporation. Besides this, the atttention of the Govern
ment may also be drawn to the efforts which are being made by the 
zamindars in connection with the grow-more-food campaign. The 
peasants of this State have changed our food deficit into a surplus but 
unfortunately these people are not given any subsidy of grant for their 
requirements. They are invaiiabiy given loans for setting up percolation 
wells, manure etc. I his appears to be very improper. When these 
people help the State by growing more food tuey certainly deserve 
grants from the State.

In the end, Sir, i wish to refer to those two eminent officers 
whose services we will lose in the beginning of the next financial year#

\
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* One of them is Sardar Kartar Singh Malhotra, our able Finance 
- Secretary, who'handled the finances of this State at a very difficult 

stage with great efficiency.

The other officer, who wi 1 shortly go away is Sardar Bahadur 
Lai Singh, our Director of Agriculture. After the partition, the Lyall- 
pur Agricultural College and model farms were left in the West Punjab 
and the Agriculture Department had to start from a scratch. Sardar 
Lai Singh put hi nself whole-heartedly in to his work and reestablished 
the Agriculture Department in such a manner that as a result of itsA
activities our Budget has been changed from deficit into surplus.

With these words, Sir, I resume my seat.

Chaudhri Lahri Singh : (Rohtak North, General, Rural) (Hindi) :
Mr. Speaker, I have been noticing since yesterday that instead
of discussing the Budget, some hon. Members have been giving 
expression to their feelings about extraneou matters. In my opinion 
we are meeting the fate of a house which got burnt by the flame 
of its own candle. I was pained to hear the General Secretary of the 
Congress Assembly Party bring in communal matters. Instead of 
fanning the fire of language controversy raging in the State, we should 
strengthen the hands of the hon. Chief Minister in setting matters 
right. We should not blame one party or another for the prevail
ing controversy but should give maximum help to the Government 
in restoring normal conditions

Then, Sir, there are two or three other things to which I 
wish to refer in the hope that the hon. Chief Minister will give 
some assurance with respect to these The people of this Stale 
depend mainly on agriculture, cattle-breeding and service in the 
army. These are the three chief means of’ livelihood for the bu k 
of the people. When we go to the villages, people enquire from 
us as to what we have done for their betterment. In this connection,
I wish to refer to the ‘grow* more food campaign' in the State. In 
these days of high prices of foodgrains, every land-owner wishes to 
produce maximum food. He is, however, faced with one serious 
difficulty. The holdings of most of the land-owners of this State 
are scattered at different places. One small piece of land is situa ed 
at one place and the other tract is far away from it- Majority of 
the land-owners of this State have petty holdings. The Govern men t
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should immediately undertake the task of consolidation of ho dings, 
so that the land-owners might produce more food. The Government 
realised the urgency of this problem and passed an Act for the 
consolidation of holdings in 1948. The people felt happy on the 
passing of that measure and hoped that just as the Government 
had tackled the difficult task of rehabilitation with success, it would 
solve the problem of consolidation of holdings also. Letters of 
congratulation started coming in from different quarters but we find 
that though the years 1948, 1949 and 1950 have passed, nothing 
has been done in this direction so far. When the hon. Minister 
for Revenue made a demand for Rs. 14 lakhs for engaging staff 
for this work, we told him that he could spend as much as was necessary 
for this important work. We said that we were prepared to sanction 
even one crore or more for the consolidation of holdings, because on 
this depended the production of food. He promised to do this work 
without delay but in the Budget under discussion, he has given 
certain reasons for not having undertaken this work. He says that 
the progress h s been very slow and there has not been appreciable 
success in this work. On reading the reasons advanced by him, 
one laughs and at the same time feels sorry. I wished that leaving 
other work to the Heads of' Departments and Secretaries, the hon. 
Ministers had devoted all their attention to this work so that this 
Government could serve as a model to other States. Posterity 
would then be in a position to say that the Congress Government did 
commendable work lor keeping the zamindars alive If the Govern
ment could employ very able officers on the task of rehabilitation, 
why can’t they do the consolidation of hidings. The Government 
can make use of the services of men like Sardar Tarlok Singh, who 
evolved dozens of theories and formulae for the allotment of evacuee 
lands. Practical men like Shri Randhawa are there. Mr. Thapar has 
set a glorious example by preparing records and manuals about lands 
when there was nothing to guide him in this matter. Why does not 
the Government avail the services of these able officers, who earned 
great reputation for their ability by successfully tacklmg the problem 
of rural rehabilitation I feel surprised when the hon. Minister for 
Revenue says that suitable staff for consolidation work was not 
available. It is not fair to postpone this work by giving 
lame excuses. His four or five sentences giving reasons for 
its postponement are worth going through. These things lead 
me to believe that this work is not going to be done even in 
the next financial year. It is idas that the Deputy Commi
ssioners would be entrusted with this work. These crfficers
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are a lready  resp on sib le  fo r  a tten d in g  t o ‘ grow  m ore fo o d  cam paign", 
S old iers B oa rd s , appeals from  the orders o f  M agistrates and h ave  also to  
a tten d  to  th e  tou r  p rogram m es o f  hon . M inisters, F inancia l C om m iss
ioners,^ C om m issioners and oth er such  o ffice rs . W h a t  can the D e p u ty  
C om m issioners w h o  ate a lrea d y  overw ork ed  do? In  som e cases th ey  have 

to  attend to  revenue w ork  also. S im ila rly  a R even u e A ssistant is 

an overw ork ed  o fficer . H e has to  a tten d  to  all the revenue 
w ork  in  the d istrict and  also to  supervise the w ork  o f Tehsildars an d  
other revenue o ffic ia ls . C on so lid a tion  o f hold in gs is n o t a sm all 
w ork , lh o se  officers  w h o are a lready overw ork ed  can n ot be  exp ected  
to  a tten d  to  it. The Governrm  nt perhaps th inks that there w ill 
be  n o  m ore com p la in t about its indifference in this m atter, because 
e lection  tow ards will be held in the end o f this year. I wish to draw  the 
atten tion  o f the h on . M em b rs to  page 43 o f the E xp lan a tory  M em o
randum  where it is sta ted—  ,

T h e work being of a very technical nature could not be entrusted to raw 
hands. Adequate number of revenue trailed  personnel could not, 
however, be made available by the Revenue Department under 
the. apprehension that the work of the Revenue Department might 

be hampered if such a large number of trained men were spared * 
for' consolidation work. Another difficulty was that the articles 
of survey equipment, forms, Accs and Rules, etc., required by the 

consolidation staff could not be made available for various techni

cal reasons. The 1 esult was that the progress of work of the de

partment remained very slow during the current year. In Spite 

of all these difficulties consolidation operations were started in 
3 18  villages with an area of 229,384 acres plus 29 ga|den colonies 
comprising 20,826 acres, though the work could not be completed 
in any af the villages. *

I admit that the Revenue Assistants and Patwaris, who have a lot of 
other work to do, cannot be expected to attend to consolidation work.
R ehabilitation work is almost over. There is no use of putting Mr. 
Thapar in-charge of Capital Project. That work can be done by 
other officers. The Capital Sub-Committee is also there to look to it. 
An able officer like Mr. Thapar can be entrusted with consolidation 
work. Retired Revenue Officers and Patwaris can be recruited for this 
work. Instead of asking for Rs. 10 lakhs, the Government can 
spend Rs. 50 lakhs or 60 lakhs on this important work, which 
should no more be delayed

Then there will be the question of the availability of funds for 
this purpose. I nay point out that the funds are made available by
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• the zamindars themselves. Even last year, the Government set apart a 
sum of Rs. 14 lakhs for the consolidation of land holdings while the 
zamindars themselves contributed Rs. 9 lakhs in the shape of jfees. 
The people of the villages in which holdings will be consolidated are 
prepared to give the fees even in advance. They are very much 
anxious to get it done at once. The hon Members are being approach
ed by the people. As a matter of fact, every village wants that its
holdings should be consolidated, no matter what is the cost. I, 
therefore, request the hon Chief Minister to post Mr. Thapar and 
Mr, Randhawa, after giving them nece sary staff, on this important 
work of consolidation of land holdings, in order that it should be 
accomplished in the shortest posible time. If this is done before the 
coming elections, we will be able to tell the people that, some thing at 
any rate has been done by our Government. Mv hon. Friend Chaudhri 
Suraj Mai is laughing. I would like to point out that no doubt the 
Unionist *Partv betrayed the country and the coming generations by 
co operating with the British Government, but it rendered yeoman’s * 
service by passing certain Bills. I was, today, surprised to listen to 
the speech of the General Secretary of the Congress Assembly Party.
I wonder why he continues to be in the Party in spite of the views 
that he holds. Chaudhri Suraj “Mai and Sardar Bachan singh, when 
they found that they did not agree with the policy of the Congress 
Party, left it and formed the Opposition Party. The hon. Member 
who does not agree with the policy of the Chief Minister and the 
Congress Party would be well-advised to leave the party and to sit on 
Opposition Benches. At present, the guardian himself is engaged in
the plunder of the house which he should guard. It is regrettable 
that the hon. Member should have expressed such views against the 
party of which he i? a member.

Secondly, I want to submit that the Bhakra and Nangal Projects 
are long-range projects. They will materialise after a long time and 
after huge sums have been spent on them. For them, funds and 
technical efforts are required. The Grow More Food Campaign of the 
Government cannot succeed by appointing officers and big staff. 
It can succeed by-the efforts of the zamindar himself. He is more 
shrewd and wiser than the hon. Members. He knows he cannot live
without cultivating his fields. -But the difficulty is that he cannot 
cultivate his fields without water. Water is not available to him. He 
gets it either from the irrigation canals or from the percolation wells. 
IP canal water is not available he sinks wells and gets water from them 
for his crops. In Sonipat tehsil of Rohtak district and in the districts
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of Karnal, Jullundur, Hoshiarpur and Amritsar, irrigation is done by 
the water from wells. It is due to these wells that the Government 
has been earning bonus from the Government of India for proc
urement of more food grains. Even next year the Government of India 
will give us Rs. one crore and forty lakhs. But our Government proposes 
to give only loans and no grants out of this fund. If this money might 
not be sufficient for the Grow More Food purposes, the Central 
Government has agreed that the extra expenditure should be borne 
equally by it and the State Government.

Chie* Minister : On a point of information, Sir.

' Chaudhri Lahri Singh : Sir, I don't give way.

Chief Minister: If the hon. Member does not want to get
useful information and proceed on a wrong assumption, I cannot 
help him. ,

Chaudhri Lahri Singh : I thank you, Sir. The House will be
enlightened at the end by the hon. Member’s learned sermon for one 
hour. The Government, Sir, could get 50 per cent expenses of the 
Persian wheel from the Central Government and the rest should have 
been imbursed by it. It is stated in the Annual Report of Grow More 
Food Campaign :—

Sinking of Surface Percolation Wells :— Well sinking is the most 
satisfactory method of increasing the irrigated area as an alternative 

to canal- irrigation. The advantages of a surface well are that it can 
be constructed from resources available within the country and that 
it suits the economy of the small farm

Prior to October, 1949, the cultivator could earn subsidy on the atccavi 
loan of Rs. 875 per wefl advanced to him on fulfilment of the 
conditions prescribed for this purpose The amount of subsidy 

earned depended upon the Land Revenue paid by the zamindar and 
the period taken by him to complete the well......

Now the Government says that it cannot give subsidies, but i t ' can 
give loans. I would submit that if the Government wants to increase 
the food production, half the expenses ol the wells should be borne 
by it and the other half by the Central Government. This money 
must be found somehow or other in order to make the Grow More Food 
Campaign a success. It would have been better if the lion. 
Minister concerned had been in his seat to listen to this suggestion.
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Minister for Education : I am in my seat.

Chaudhri Lahri Singh : I did not know that the portfolio of
agriculture is with the hon. Minister, because sometimes he holds 
portfolio of Education, sometimes of Land Revenue and sometimes of 
Agriculture Had he been a permanent Minister, I would have known 
as to what portfolio he holds Now, Sir, t would point out wherefrom
the money for this purpose can be found. The Government has set 
apart a sum of Rs. 2,34,530 for the staff employed for the sinking of 
percolation wells. What is the necessity of spending this sum 
on this staff which is not required. The zamindars can get bricks; 
they can get loans and other things without the help of this staff. 
There are the Grow More Food Committees and the staff of the 
Deputy Commissioners to help the zamindars in getting the loans. Out 
of this sum, a large part will be spent on the salaries of the.officers. 
As a matter of fact, this sum is meant only to provide for the officers. 
The Government spends huge sums simply to provide for I. C. S. 
officers. That is why Commissioners are appointed. That is why there 
are three Financial ^Commissioners. Why does not the Government 
give these surplus officers to the Central Government to be utilized 
elsewhere. I am reminded of the story of a Sardar told by my Friend 
Chaudhri Suraj Mai. The servant of the Sardar ate all the cream and 
put a little of milk on the mjuth of the Sardar to show that he had 
taken milk. Similarly this sum will go only to provide for the big 
officers. People can get loans without the help of this staff. In the 
United Punjab they could get such loans with the help of even 
lambardars.

Sir, my submission is that the Government has provided a sum 
O' Rs. 20,330 for the Land Reforms Committee As a matter of fact, 
the term of the presenL Government is going to expire after about six 
months when new elections are proposed to be held. This Government 
has failed to do anything substantial for the peasants. It could not 
satisfy the tenants. In fact, a committee cannot do anything good to 
the people L.y itself, except that it will hold some meetings and some 
of the hon. Members and certain P. C. S. men will draw T. A’s etc. 
This is not the way to solve the problems of the agriculturists. What 
will the Committee do ? We are going to have this session perhaps
as the last session of this Assembly. The recommendations of the 
Committee might remain unimplemented. The hope of the people in 
the State lies in the* elections. They hope that some young Socialists



(11) 16 Punjab Legislative Assembly [16th March, 1951

[Chaudhri Lahri Singh]
and active and sincere Congressmen will be returned to serve them and 
to look after the interests of the poor. In rny opinion, the expenditure 
of Rs. 20,330 on the Land Reforms Committee is quite unnecessary.

Another expenditure which appears to be wasteful is on the 
continuance of additional staff m districts and Financial C )mmissioner's 
office required in connection with Grow More Food work amounting to
Rs. 4,49,450. It has been stated that because the Central Government 
is providing us with funds for Grow More ood campaign we should 
spend them in whatever way we like in connection with Grow More 
Food campaign. My submission is, the amounts should be spent in a 
manner so that the poor people may d rive maximum advantage out of 
them Spending four and a half lakhs on staff only is not a desirable 
step on the part of our Government. Instead of spending such a 
huge amount on the salaries and allowances of the Tehsildars and 
assistants in the various districts of the State, if the amount is given 
to the people for the construction of percolation wells the poor people 
will bless and admire the hon. Chief Minister and Grow More Food 
efforts will also receive a stimulus. But I am sorry to note that the 
Government is guided in such matters by the advice of those officers 
who have no soft corner for the poor. They go on increasing the staff 
without any consideration being paid to the results obtained. As a 
matter of fact, such officers have nothing but their own interests before 
them. They are interest d in making T. A ’s on’y. One o'ficer went 
to Rohtak in order to see wells in village Bhore. It is strange 
that he should go to Rohtak for the purpose o f seeing wells only. 
Sir, my submission is that nothing useful is dor.e by the additional 

^staff employed for the purpose of Grow More Food Campaign and the 
sooner this staff is discharged the better for the State of the Punjab. 
Here I would like to point out that the question of the purchase of 
jeeps in connection with the Grow More Food Campaign has been 
under heavy fire in the last session. In this matter, I doubt that our 
Government is trying to favour some agency.

Mr. Speaker : No.reflection, please.

Chaudhri Lahri Singh : Sir, It is not a reflection. It is a fact
(Laughter). I am simply saying that our Government is wasting money 
on jeeps etc. When the Commissioners ask for cars other officers like 
Deputy Commissioners also put forward their demand.. When jeeps
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are given to Deputy Commissioners for Grow More Food Campaign 
the subordinate officers also desire to have this facility for themselves. 
Thus this cycle goes on and the Government goes on spending public 
money on items which are not of any use to the poor people and to 
the State as a whole. Another example of such wasteful expenditure 
is provided by the new suggestion of some officers of the Department 
of Publicity to have some pamphlets published and distributed among 
the hon. Members, as referred to by the hon. Chief Minister on page 7
of his Budget speech. The paper used in these pamphlets is so costly 
and the printing so fine that not even the Central Government can 
think of indulging in such luxuries at a time when every penny of the 
national exchequer should be saved. When a Government does not 
think of making savings in such minor matters how can we expect from 
it any wise and economical expenditure on major matters ? In fact, our 
Government is incapable of controlling its own officers whose demands 
go on increasing every day. When the jeeps were given to the Deputy 
Commissioners, the Excise Department also wanted to have jeeps. TheI
Government is unable to check such demands and so the expenditure 
goes on increasing. This is not the way to run administeration. 
Wasteful expenditure should be cut down if anything useful is to be 
done. The amounts spent on publicity etc., can be utilised in a better 
way. This our Government is not doing. It is spending on such 
matters as publicity of Grow More Food Campaign, for which a sum 
of rupees eight thousand is provided in ' addition to the usual 
expenditure on the Publicity Department itself. How long can this 
drama go on ? The ordinary man in the street is quite fed up with it. 
The farmer is growing impatient. His needs are not met by the 
Government. Nothing is being done to make agriculture a lucrative 
profession. Of course, some useful work has been done by the 
committees appointed for the purpose of giving manure to the farmers. 
I appreciate the work done in this connection. But the unnecessary 
expenditures that I have mentioned above should be stopped as soon 
as possible in order to provide money for more useful work This 
business of spending eight thousand rupees on pamphlets etc. should 
be put on end to immediately.

Mr. Speaker : Please wind up.

Chaudhri Lahri Singh : Sir, I have still to put some more points 
for the consideration of this House; so I may kindly be given at least 
ten minutes more. It has been stated that a sum of rupees seventy-five 
thousand is required for the destruction of jackals etc. The hon.
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Ministers have been told that in order to save the crops the jackals 
are being killed. For the information of the hon. Members I would 
like to say that the skin of a jackal is a very useful thing. If by 
spending rupees fifty thousand on killing jackals during the last year 
the Government has not been able to get any such skins for the State, 
it can only mean that no jackals have been killed at all. In view of 
this the sum of Rs. 75,000 will go vo the officers in the form of T.As. 
etc. In my opinion if this amount is given for the purpose of sinking 
percolation wells etc. it can be more useful to the people. But our 
Government is run by those who have not seen even jackals {Laughter). 
They have made a provision of Rs. 75,000 for destruction of jackals. 
In fact this amount will go in the pockets of the officers in the form 
of T.A. etc. The hon. Members know the attitude of the 
hon. Ministers towards the recommendations of the Estimates 
Committee in the matter of T.A. Sir, we appreciate your 
attitude towards the wishes of the Estimates Committee in the matter
of reducing T.A. You have, as a matter of fact, fulty realised the 
responsibility of the high office which you occupy. The attitude cf 
the hon. Ministers is a striking contrast to yours. Whenever the
Estimates Committee asked the hon. Ministers to reduce their T.A., i 
they showed red hot eyes to the Committee. Some of the hon. 
Members might say that when I was a Minister I also used to draw 
the same T.A. I would reply that there was no Estimates Cornmittee 
then. Now that there is an Estimates Commitee and it wants that 
T.A. should be reduced, the hon. Ministers should come forward and 
reduce their T A. In fact the T.A. which they draw is excessive and 
moreover they get free board and lodging on tours

Now,- Sir,- I would like to relate an interesting story which aptly 
applies to our Ministers. A jackal used to steal away 'Shira’ of a 
zamindar. He being tired of his surreptitious visits, caught hold of him 
and put a bell in his neck. Thenceforward the jackal could not deceive 
the zamindar, because the bell always forewarned the latter of former’s 
arrival. Now7 my submission is that the Ministers, cars which go about 
with special number plates are looked upon with disfavour by the 
people. If the cars had borne ordinary number plates, then the hon. 
Ministers could have easily moved about unnoticed. Now the people, 
seeing the cars with Congress flag fluttering and bearing special number 
plate like 2, 3, 4 etc, at once recognize the hon. Ministers and feel 
very unhappy if the latter bypass them without enquiring about their
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difficulties. My submission is that why do the hon. Ministers unnece
ssarily w ubject themselves to disrepute by fixing such number plates 
on their cars just like the proverbial jackal in whose neck a bell was 
hung. (Laughter) (An hon. Member : But the car bearing No. 4 belongs 
to the hon. Speaker) I am sorry, Sir, I withdraw that part ofmy 
observation. (Renewed laughter). I think they would be well advised to 
have ordinary number plates fixed on their cars so that they could 
dodge the people without any difficulty.

Then, Sir, a great hardship is being inflicted upon the rural 
people. It is the imposition of punitive tax on them by the Govern
ment for the stationing of punitive police in the villages. Now, a 
punitive police is quartered at those places which are declared as 
disturbed areas and this is done by Government without consulting 
the representatives of the people. It may be mentioned that the 
British rulers were very careful in taking such steps as they would 
avoid unnecessary agitation. But our national Government does not 
pay any heed to the difficulty that is being experienced by the 
villagers on account of the punitive police. I would not object if the 
punitive police is stationed in those villages which are guilty of disturb
ing the peace, but why should other villages, which are situated at a 
fairly long distance from the disturbed ones and from which there is 
not the slightest danger of the disturbance of law and order, should be 
involved, penalised and subjected to the punitive tax. I am con
strained to remark that all the representations for the removal of 
punitive police, made by the inhabitants of such villages, have fallen 
flat on the Government. I submit that when the rural people are 
already being crushed under the weight of innumerable taxes, they 
should not be burdened with another tax like the punitive tax. 
This would prove another straw on the camel’s back. I would, 
therefore, advise the Government that if it ever feels the necessity of 
stationing punitive police at a village, it should do so after taking the 
public into confidence. I particularly draw the attention of the 
Government to withdraw punitive police in a village in the Rohtak 
district. I think since our Government is unable to meet the ex
penditure on Police and since it does not get any subsidy from the 
Centre as well, it has decided to levy the punitive tax on the villages 
with a view to finding employment for the police and also obtain the 
necessary funds required for the maintenance of the police.

There is an other difficulty with which the rural people are faced 
at present. Since wheat is scarce now-a-days, the atta supplied by the
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Civil Supplies Department is almost unfit for human consumption. If 
wheat were supplied to them, the dirt which is ordinarily mixed with 
it, would be visible and the public would not permit this admixture 
being ground with the food-grains, i think it would be advisable for 
the Government to issue pure atta of Jawar to the public rather than 
supply harmful stuff to them. As a matter of fact, when I was shown 
a specimen of this bad atta by the people, I told them that my seeing 
it would not serve any useful purpose. It would, however, be shown to 
the Chief Minister or the hon. Minister in charge of the Civil Supplies 
Department at the time of his visit I am not alone in criticising the 
bad qualitymf atta. This matter has appeared in the press as well. 
So if I voice the grievances of the people m this regard, it should not 
be misconstrued as a mere desultry criticism of the Government. I 
would request the hon. Minister in change to visit the rural areas and 
see things for himself about this matter and set things right to satisfy 
the public.

Now I would like to make a few observations about the Magist
racy in our State Since I belong to the legal profession, 1 frequently 
come in contact with the magistrates I find that they are dominated 
by M. L A.s and Congressmen. One of the magistrates told me that 
they were very much afraid of them because a little refusal to accept 
their recommendation would bring trouble or some enquiry under one 
pretext or the other. He said that but for this the mag strates would 
have made cent per cent convictions In this connection, I may also 
mention that when the hon. Chief Justice visited Rohtak, he enquired 
the causes for the increase in the number of cases in the Sessions 
Court. I told him that this was so because the Magistracy was not 
safe from the outside influence. The magistrates were atraid lest some 
trouble should befall ,them if they incurred the displeasure of M.L.A.s 
and other influential Congressmen. As a matter of fact, the life of the 
magistrates has been made so hard and difficult, by these ‘biggies’ that 
they say that they would never allow their sons to accept employment 
under the Congress regime. J would, therefore, request that it the 
Government wants to strengthen the administration, it should hold out 
an assurance to the magistrates that they need have no fear of any
body till they discharged their duties conscientiously.

Now I would like to make a mention of the Multi-purpose 
Society.
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Mr. Speaker : Better avoid reference to that.

Chaudhri Lahri Singh : As you please, Sir. But I submit that
I have no intention to make any personal attacks or indulge in insinua
tions against anybody.

In the end, I must pay high tribute to the Director of Agriculture, 
Sardar Lai Singh, for rendering meritorious service to this State. He 
has, through his unremitting efforts, raised the name of the Punjab in 
tin field of Agriculture. I feel that he deserves the thanks of the 
whole House in this respect.

Sardar Sachan Singh (Ludhiana. Central, Sikh, Rural)
(Hindustani) : Sir, if you oeruse this Budget carefully you will find
that this is a royal Budget presented by a Finance Minister of a 
bankrupt State. I, therefore, feel that I begin my speech by quoting 
an excerpt from the speech of the hon. Dr. Gopi Chand Bhargava, in 
1939, when he was the Leader of the Opposition in the Legislative 
Assembly of the United Punjab. He says:-

. . When I see the Budget, the; e is at the back of my mind the appalling 
condition of the Punjabi millions. The duty of the government is to 
serve the people. The same is the claim of our Government. Now, I  ̂
have to see what service this Budget proposes for the people of the j 
province. How can the condition of ’ he people be bettered ? How 
should we marsh J out expenditure and revenues ? The hon. Minister 
who has just sat down remarked: ‘Some times you clamour for a
reduction in abiana, another moment you ask for a substantial relief in 
land revenue yet you say spend more on education. If we do that how 
will we find enough money to spend on the progressive schemes of 
education’ ?

We have to see whether the Government which is responsible for the 
amelioration of the condition of the people has or has not been able to 
improve our lot. We have also to gauge the. solicitude and efforts of 
the Government in this direction by an examination of the provision in 
the Budget, for which pu pose it is necessary to fake into account both 
income and expenditure. The hon. Minister for Education complained 
that one hon. Member asked him to spend more money on education 
while another wanted to reduce the income of the Government by 
demanding a radical reduction in land revenue. I fail to understand 
what is intended by advancing such an argument. Does he mean to 
say that since money has to be spent on education the Government must 
enhance the land revenue ? If that is so, I for one cannot endorse such 
a policy, The sound principle is that the burden of taxation should not 
be inordinate and that you should spend a larger portion of your income 
on those from whom it is derived.. . .
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Further, he has in the same speech pointed out regarding the 

exact position in the matter of education in the United Punjab:-
Now I come to expenditure The hon. Minister for Education waxed very 

eloquent in praise of his department. May I tell you that in 1938 39 
our expenditure on Indian Education amounted to 14 per cent of the 
total expenditure and in 1939-40 it is i3 per cent. Now if wc compare 
these figures with the United Provinces we find that there this expendi
ture amounts to 16 per cent of the total expenditure ....

These few lines which I have quoted above are from the speech 
of the then Leader of the Opposition in the Legislative Assembly of 
the United Punjab, who is now holding the position of the Leader of 
the House and also the Chief Minister of the post-partitioned province 
and now the State of Punjab. On page 14 of his Budget Speech he 
says:- . > .

..  On the one hand I cannot see where further cuts in expenditure can be 
applied, and on the other, I apprehend that the taxation capacity of 
the people of the Punjab has already been strained to the utmost limits. 
Our urban population are quite unable to face further taxation owing 
to the strain over a long period of high prices. In regard to rural areas, 
the position in this State is complicated by the fact that substantial 
numbers have only recently been settled on land and far from being able 
to contribute to State resources, must necessarily continue to depend on 
loans to establish themselves with the wherewithal of agriculture and 
shelter. . . .

Further on he says:-
We propose, however, to raise an additional three lakhs of rupees, by 

enhancing the Entertainment Tax from annas three in the rupee to annas 
four, and an additional Rs. 3 lakhs from an increase in Tariffs for 
supply of energy from Uhl River Hydro-Electric Scheme to general 
and bulk supply consumers in the Punjab.......

Now, Mr. Speaker, you can very well imagine, what the position 
of our State is from the point of view of revenue and expenditure. 
Here I cannot do without quoting a few lines from the Memorandum 
to the Budget, prepared by our Finance Secretary. He says:-

3. In a way the most important Section in these accounts is the Revenue 
Account, viz.. Revenue Receipts and Revenue Expenditure. As hon. 
Members are aware, we inherited on partition about 45 per cent of the
population but only about 32 per cent .of the Revenue of 
undivided Punjab (and 36 per. cent of the area). The pre-pariition
Punjab Budget of 1947-48, if allocated on this basis, would give our 
share of Revenue Receipts at Rs. 7,99 lakhs and of Revenue expenditure 

of Rs 10,68 lakhs showing a deficit of Rs. 2,69 lakhs.......
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Further, the finance Secretary has in his Memorandum to the 
Budget given in detail the fiesh sources of revenue which have been 
tapped since partition. These taxes are:-

Entertainment Tax. Receipts from Tobacco Duties. Receipts under 
the Punjab Motor Spi its Taxation and Sales Receipts under the Urban 
Imm vable Property. Receipts under the Punjab General Sales Tax - 
Act 1941. Water - rates. Stamp Duties (Excluding Revenue Stamps), 
hegistiation fees. Excise Duties.

It is clear from this that our Government has levied as many as 
20 fresh taxes since the partition, and that the imposition of these 
taxes one after the other has over-burdened the tax-payers. It is also 
clear from paragraph 4 of the Finance Secretary’s Memorandum that 
the total amount realized by the Government since partition is round 
about rupees 4 crores. At this stage I have no intention to enter into 
the details regarding the huge amounts realized by it by indirect 
taxation from the district boards and the municipalities in the shape 
of house tax, choola tax, punitive police tax etc etc., But I am 
constrained to remark that the imposition of fresh direct taxes as 
proposed by the Government would be instrumental in over-burdening 
the people. As a matter of fact, I do not find any justification for the 
Government to levy any fresh taxes on them as is being proposed by 
the Government. If we study both the direct and the indirect taxes 
levied by the Government in the State, we will find that a huge sum 
of no less than Rs. 17 crores has been realized so far from the people. 
Whenever we compare these taxes with the other States, we are told 
that the conditions created by the partition were such that they could 
not do without tapping the fresh sources of revenue, with a view to 
meeting necessary expenditure. I think mv hon. Friends will agree 
with me when I say that there is hardly any State in our country 
where huge sums are ruthlessly spent on the General Administration 
in geneial and the Police in particular as in our State. I have to 
say with deep regret that hard-earned money of the State is being 
wasted on the police of our State.

I have the Memorandum to the Budget (1949-50) with me and 
I have studied all the relevant figures. It is clear from these figures 
that the U.P. Government had out of its Revenue Receipts amounting 
to Rs. 55 crores and 88 lakhs earmarked a sum of
Rs. 6 .rores and 90 lakhs for education and Rs. 2 crores and 
16 lakhs on medical. This is not all. You will be pleased to learn,
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Sir, that this Government has spent as .much as Rs. 4 crores on 
agriculture. On perusing the budgetary figures regarding agriculture 
of our State we find that a meagre amount has been ear-marked for it. 
It is really a pity that in comparison to the U P. Government which 
has already spent Rs. 4 crores on agriculture in the year 1919-50 our 
Government has made a provision of Rs. 65 lakhs on the agri g Iture 
of our State. On the one hand, we do not hesitate to realize the fact 
that our State is a source of inspiration to other States of our country 
in the matter of agriculture and on the other hand our Government is 
not fighting shy of setting apart a paltry sum of Rs. 65 lakhs for it. 
It is manifestly clear from this that instead of making adequate sums 
available to those departments which ere assets to the Government, 
our Government is out to provide huge sums for less important, rather 
insignificant departments. The fact of the matter is that the hard- 
earned money of the State is lavishly spent on departments which 
are absolutely unnecessary. I will deal with this point at length at a 
later stage as to how money is spent on less important departments 
lavishly.

I have v/th me the budgetary figures of the Bombay o;ate. If we 
compare these figures with those of our State we will find tnm we stand 
no where. Sir, in Bombay Government was spending rupees 259 lakhs 
on General Administration and rupees 944 lakhs on Education whereas 
in Punjab the Government was spending 165 lakhs on General Adminis
tration and 1S3 lakhs on Education. It only show' that the financial 
position of our Government" is^going from bad to worse.

Shri Bhim Sen Saehar : May I draw your attention to the empty
Treasury Benches. It is scandalous that there should be no Minister 
to listen to the criticism of the Budget.

Chief Minister : Sir, [ am sorry I had to go out for a short while.
The hon. Member is quoting figures and 1 lutd gone out to send lor 
certain papers.

Sardar Bachan Singh : Sir, now the question is how we can
improve the financial position of the State. We find that our
population is quite unable to bear the burden of taxation especially 
when it has been reduced to penury. Before the partition i. e. in the
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year 1946, the people of West Punjab were financially well off than 
those of East Punjab. At that time no one was a displaced person. 
But after the partition the people are financially worse off than 
before and ire quite unable to bear further taxation. We know that 
gram crop was totally destroyed last year and then heavy floods caused 
havoc in the countryside and damaged crops in Jullundur division. 
Then recently we were faced with the calamity of locusts which has 
done incalculable harm to our crops. Our industry also suffered a 
set-back in the year 1947 when large number of buildings collapsed on 
account of heavy rains. Under these circumstances, can the Govern* 
ment ever think that people can bear the additional burden of taxes 
to meet the increasing expenditure of the Government ? Refugees are 
in miserable plight and are actually depending upon loans from the 
Government to rehabilitate themselves. They cannot contribute a 
penny to the Government’s exchequer. If we study the figures of 
exnenditure on various departments we will find that the expenditure 
on General Administration, Administration of Justice, Police and 
Jails and Convict Settlements, according to the figures given by the 
Finance Secretary is 31.29. The expenditure on Education, Medical, % 
Public He 1th, Agriculture, Veterinary, Cooperative Department and 
Industry is 26.33. The non. Chief Minister, who in the united Punjab 
was never weary of proclaiming that Punjabi millions were living in 
‘appalling conditions’, is today imposing fresh taxes on people who 
have been reduced to abject straits after the partition. If we compare 
our present position with the West Punjab we would find that in the 
West Punjab area of al out 140 lakhs acres of land was irrigated by 
canal water. But today our State can hardly stand on its own feet 
and the Government has imposed fresh taxes upon the people. The 
public outside has been led to believe that our lion. Chief Minister has 
reluctantly decided to levy fresh taxes. In this connection, I would 
like to draw the attention of the House to the leading article of the 
‘Tribune’ in its issue of loth March 1951. It says that—

The Puuj ib Government has unfortunately always tried to follow the 
path of least resistance and to burden with taxes those sections of 
the community which, it is hoped, would submit to the burden 
without much protest. %

It is strange that these Congress leaders, who displayed great solicitude 
for the welfare of the poor, are today putting oppressive burden of 
taxes upon them. By taking such a step the hollow glitter of these
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people has been sufficiently evidenced. They have almost doubled the 
burden of taxa ion within the course of three years. The people 
would have cheerfully contributed to the revenues of the State if the 
present Government had followed the golden principles of a 
prog'essive Government. But today Government is not tapping the 
real sources of revenue because of its incompetency The Government 
1 as a s< ft coiner for the vested interests

The most glaring feature of the present Government is its ever
growing expenditure. It is working on the lines ot old bureaucracy. 
A progressive Government has an ideal of servic■» before it and has 
always an essential well-being of the people at heart. But our 
Government is always thinking of extorting money from the poor 
people.

Besides this, a mention has been made of setting up a cement 
factory. I think if such a factory had been set up m connection with 

„ the Bhakra and Capital projects it would not have been an unprofit
able proposition for the Government. If the Government had 
embarked upon schemes of public service, considerable revenue would 
have accrued to the Government. The Government hid invested 22 
lakhs of rupees on the Ambala Road-ways and its revenue w.is 44 
lakhs of rupees.

Our Government is after is the expansion of the staff. 
Increase the number of Chief Engineers and give each of them a salary 
of rupees three thousand per mensem. Add to the number of the 
Financial Commissioners and pay th mi Rs 3 /03  per mensem each. 
This is the policy of this benign Government. It reminds me of the 
Punjabi saying :

*tt‘ t t  V i < % gVr ?Tt
.  SS ^-N  O  » \  O  O  -V —N

MT 3 ^  <5 3  N 3* U T3 I

On the one hand, the economic condition of the people is deteriorating 
from day to day. They are finding it increasingly difficult to make 
both ends meet and many are forced to commit suicide under the 
stress of utter penury. On the other hand, we find this Government 
increasing its expenditure on establishment Irom day to day and 
meeting it by augmenting the burden oi taxes on tlie people. And to
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add insult to injury this Government takes pride in the fact that 
strength of the staff in its various departments has been more than 
doubled. We would have no regret P all this increase in expenditure 
had been made with a view to undertaking productive schemes aimed 
at the prosperity of the State. We would not mind enhancement in 
taxation if this were within the capacity of the man in the street. But 
when already there is a falling off in the standard of living of the 
common man how can we look with equanimity at the ever-increasing 
expenditure «.f this Government which wants to have right royal airs. 
Only it the hon. Chief Minister were to read his owm speeches which 
be used to deliver as the leader of the Opposition in the United 
Punjab Assembly he would recollect that once he was also of this view 
that to spend more than 20 per cent of the total budgetary amount on 
general administration, police, administration of justice and jails and 
convict settlements is to play a fraud on the poor taxpayer. Sir, I 
protest against the allocation of so much money for these purposes.

Th n, Sir, I feel that our Government is itself responsible for 
fostering criminality and lawlessness in this State. Circumstances 
obtaining here are such that people, findmg it impossible to earn an 
honest living are forced to take to crimes. Unemployment is on the 
increase and the Government is doing nothing to tackle this problem. 
I have received letters from the hosiery manufacturers of Ludhiana and 
the utensil manufacturers of Jagadhri that the industries they are 
engaged in are going to dogs and the Government is not prepared to 
save them from ruination. Along with the increasing unemploy
ment is the mounting communal tension and the embitterment of the 
relations of the various communities inhabiting this State. This is 
the direct ou*come of the weak-kneed policy of this Government. 
That the Prime Minister of India should have deemed it necessary 
to deplore the recent happenings in the Punjab is a matter of shame for 
the whole of the Punjab

There should be so much unemployment in the State and this 
Government should justify the supply of nine thousand kilowatts-'* of 
electric energy to West Punjab on the ground that if this were not 
done the department would run into deficit is an argument which 
cannot convince any sensible person. This energy could very well 
have been utilised for industrialisation of this State Industrialisation 
would have provided w ork to our idle people, increased the output 
of production and thus raised the standard of living of the people.
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The betterment of their economic condition would increase their 
purchasing power and all this would lead to an appreciable increase 
in the revenues of the State. But instead of having the courage and 
imagination of embarking on productive schemes of abiding interest 
to the State'our Government is content with the paltry profit that, it 
is making out of the supply of electric energy to West Punjab. 
Obviously it wants to escape the botheration which would be caused 
to it if it were called upon to devise schemes to utilise this electric 
energy.

From the quotation that I gave at the very outset from Dr. 
Gopi Chand’s speech delivered in 1939 in the Assembly of the United 
Punjab it must have become clear to you, Sir, what tall claims were 
then made by the leaders of the party, which is in power today, about 
the expenditure that they would allocate for the beneficent depart
ments on coming into office.
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Ti en, Sir, according to Dr. Gopi Chand 5s speech that I have 
quoted, in 1938-39, 14 per cent of the total budgetary amount was 
earmarked for education and in 1939-40, 13 per cent w«*s allocated to 
it. But where do we stand now so far as budget allocation for educa
tion is concerned ? Under the rule of this benign Congress Govern
ment the expenditure allocated to education stands at 11.77 per cent 
and if it continues to diminish at this rate in ten years’ period it will 

1 come down to 1.77 of the total budget and ultimately disappear 
altogether. (Laughter) Keeping these facts in view, the hollowness of 
the professions of this Government to work for the welfaie of the 
people stands revealed.

Only last year Dr. Gopi Chand hid stated in a didactic tone that 
it was no use starting any more schools and colleges on the basis of 
the present system of education and thus add to the number of the
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educated unemployed. He had claimed the superiority of the basic 
system of education over the present system. But how much money 
has been earmarked for starting institutions on the system of basic 
education—a system whose excellence was being paraded in such 
glowing terms only last year ? And has any money been provided for 
opening primary schools in rural ar eas for the benefit of the'children of 
the poor? This is how the expenditure on education is proposed to 
be allocated.

Provision has been made for the grant of Rs. 75,000 to the Punjab 
University. Funds have been provided for opening two Degree 
Colleges, one at Tapda-Urmar and the other at Muktsar and for 
taking over by Government of the Basic Primary School at Oel and 
the one at Karnal. Provision has also been made for continuance for 
(i) Adult (Social) Education Scheme (ii) temporary posts of Lecturers 
for Govt. Arts Colleges (iii) Government High School, Dalhousie (iv) 
Basic Government Primary Schools started at Gandhi Vanita Ashram, 
Jullundur (v) staff required for Government Girls Schools in the 
Punjab, and so on.

Sir, on going through the Budget memorandum, I find that in 
manj/ cases the total amount of special pay and other allowances 
drawn by certain officials exceeds even their basic pay. Besides the 
special pay, they are in receipt of dearness allowance, conveyance 
allowance, temporary allowance, local allowance, travelling allowance 
and God knows what other allowances. Like the things coming 
out of a juggler’s bag there appears to be no limit to these allowances, 
And then if we start counting the categories of inspectors, 1 think 
most of us will go crazy before completing the whole list. When we 
were students, we used to hear of only one category of inspectors i,e., 
the school inspectors. But now there are to be found numercfus tribes 
of inspectors These allowances appear to be coming out incessantly as 
if from a juggler’s bag.

Sir, the work of this Government is so much inferior to the work 
of the much maligned Unionist Government that it bears no compari
son to it. During the Unionist regime the percentage of expenditure 
on irrigation was 7.95 for one crore and 40 lakh acres of land whereas 
the percentage of expenditure is 4*27 on 30 lakh acres only.

M r. Speaker: T h is  p o in t  h a s  a lr e a d y  b e e n  d isc u sse d .
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Sardar Bachan Singh : Sir, I wish to discuss it from another
point of view. I wish to point out that this Government is a top 
heavy Government and is in the bad habit of wasting money on 
unimportant things. The fact of its being top heavy has been brought 
to its notice a number of times but it has always turned a deaf ear. 
It continues to levy more and more taxes in the form of“ Abiana” etc to 
retain its top heavy character. I agiin request that it is not a thing of 
which any Government may be proud and it should consider over it 
a little more seriously.

I have to say a few words about the Zaildari system and the 
reorganization of Police as these matters are directly concerned with 
the country-side. 1 fail to understand as to wi y is the system of 
Zaildari, which was once given up, being again revived. This shows that 
this Government is capable of moving into the old grooves and cannot 
find its way independently. It has not been able to c eate any other age
ncy which could replace the Zaildars. When it can’t arrange such petty 
things how can we expect it to launch big schemes like the re-organiza
tion of Police etc. which actually call for a good deal of administrative 
acumen. There is an urgent necessity of re-organizing the Police but 
I am afraid this Government does not appear to have the capacity and 
the capability of doing this work. Th? Police of this Government only 
knows how to be away from the scene of occurrence of an ofience of a 
dacoity or a murder and to be present at the spot after the occurrence 
to harass some innocent people. When I hear the misdeeds of this 
Police 1 am reminded of the incidents of the Jallianwalla Bagh where 
people were made to crawl on their bellies. It is this Police which is 
capable of creating evidence even against a father for having mis
behaved with his daughter. One shudders to think of what this Police 
is doing. We should in no case give such a long rope to these people. 
1 agree that we should do everything to maintain the prestig of this 
Department but it does not mean that the people of this Department 
may be a lowed to take any liberty with the people that they like. 
In connection with the reorganization of this Department, 1 may offer 
a suggestion and it is this. The system of Chowkidara in the villages 
is as useless as the system of Zaildari and should be abolished at once. 
I am of the opinion that it would be much better if the amount which 
is raised from the villages for chowkid «ri is spent on establishing police 
pasts in the villages. I believe the police posts will prove much more 
useful than the Chowkidara system. Tlrs is my idea and 1 think ihat the
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Government will agree with me. Sir, we should always be thinking
as to how our Police can be m ide to rend3r more useful service. In
this respect we should take a lesson from the Bihar Government. It
is learnt that in Patna the Government h is established Control Rooms
which are connected by telephone with the various mohallas and the
streets of the cities. If and when police assistance is required by
anybody in a moh-dla he is in a position to contact himself with the
Control Room on the telephone. But unfortunately nothing of this kind
exists in this border province and no such protection is afforded here by
the Government to its citizens. If, on the other hand, requests are
made for checking crime in the State the answer is that the crime
will automatically subside when the displaced people, who resort to
them at times, have been resettled. Such answers do not satisfy
anybody. And then the other measures which are being adopted by
this Government in this behalf, for example, building extensive jails
at Ferozepore or Amritsar, are not likely to che, k crime. I would ask
the protagonists of this Government to read the relevant literature of
countries like Germany, England, France or America if they have any
desire to know how crime is to be checked in the country. They would
then know that crime cannot be checked by building more jails but by
imparting more education to the people. The existence of more jails
in the country shows the backwardness of the country which nobody
can be proud of. We should make every attempt to bid good-bye to
this backwardness by educating our citizens. I dare say that if I had*

\ anything to do with the Budget I would have found more money for 
the beneficent d«pamnents as .it is the beneficent departments 

only which can bring about peace and prosperity in our State. I 
would I now how to spend about 50 per cent on these departments and 
would not allot more than 20 per cent for general administration and 

the Police. I am sure that at any rate 6 or 7 per cent out of the 31 
per cent of expenditure on the Police can easily be utilised for 
beneficent purposes.

Sir, I honestly feel that if this Government were to act upon the 
useful advice of our Director of Agriculture, whom I see sitting at this 
time in the Official Gallery and who will no longer be with us as he is 
going to retire from service-we all wish him long life for the service of 
;he nation-this State would have become very prosperous. We would
have immensely improved our food situation and would have been in 
a position to set up sugar mills, textile mills and other industrial 
concerns. But, unfortunately, the so-called disciples of Mahatma Gandhi 
have not tried to do anything constructive. They have been wasting
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money on unnecessary things. If they were only to follow the 
teachings of their master and set up universities under the tr es and the 
open fields, we would have become a different people by now. But 
nothing of this kind has happened and everybody is dissatisfied with 
the present state of affairs. Not to talk of persons like me, as after all 
I belong to the opposition, even the members of the Congress As embly 
Party and the parliamentary secretaries of this Government have been 
forced to say that the work of this Government does not compare 
favourably with the work of the Unionist Government. Nothing 
worse could have happened to this Government.

One thing which is clear from the Budget is this, that the Govern
ment thinks that there is no scope for further taxation. Perhaps it does 
not think it opportune to levy more taxes. If that is the case, the 
question naturally arises whether the Government i3 not going to bring 
about any improvement in the condition of the people. Are no steps 
going to be taken to improve the health of the people or to remove 
illiteracy from among them ? A fev̂  days back, I had an opportunity 
of reading a pamphlet issued by Mr. Datta, who is now our Director 
of Health Services. In that pamphlet, he has boldly revealed that 
the medical relief, which is claimed to be given to the people is 
nothing but a farce. He has stressed the need of medical relief and 
has sharply criticised the ineffective steps taken by the Government. 
If our Government does not propose to ‘spend m >re money on agricul
ture, education or medical relief, what is it there for ? Does it think 
that it need not do anything ? How is it proposed to bring about a 
welfare State ? What has been done for those poor people on whom 
these taxes have been imposed ? What kind of medical relief 
has been provided for the ooor masses ? Has any effort been made 
to improve the general condition of the people and to raise their 
standard of living ? A great injustice is being done to the people by 
going on increasing the amount of loans. I want the Government to 
explain how these loans will be repaid.

Then, Sm, we have been told that when Bhakra and Nangal 
Project are completed, betterment fees wou d be levied. Did not the 
Government supply electricity to a large number of towns, where 
great industrial development has taken place and the land winch used 
to be sold at one rupee per sq. yard is being sold at the rate of ten, 
twenty or even thirty rupees per sq. yard ? We have never heard 
of any betterment fees having been charged for providing various 
facilities to towns. Why should the rural people be burdened with
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betterment fees ? Is this being done because the representatives of these 
people betray their constituents and make no protest in this House ? 
The town'people are very intelligent and they know how to fight for 
their rights. As the representatives of rural people are quiet, 
betterment fees will be charged from the poor villagers. The Govern
ment goes on obtaining unproductive loans but the poor farmers are 
being given no facility. Does our Government claim to ba progressive ?
I wsh to tell them that only that Government an call itself 
progressive, which nationalizes industry, advances agriculture and 
gives maximum facilities to the people wi!h the least burden of taxa- 
taion. I feel that ours is a Government of the capitalists. It does 
not wish to touch the illegal gains of these capitalists.

Sardar A jit Singh : This is the poor Government of Dr. Gopi
Chand.

Sardar Bachan Singh: My hon. Friend says that it is a
•' J. -V •

Government of the poor. In my opinion, it is a representative of the 
Capitalists. It can get tube wells bored at Jagadhri for the benefit of 
a sugar mill situated there, but it cannot afford to provide that 
facility to poor zamindars. It can do many things for big people and 
black-marketers, but it can not help the tillers of soil. In this 
respect, great credit goes to late Sir Sikandar Hyat Khan and 
Chaudhri Sir Chhotu Ram. When they found that the condition of 
villagers was becoming woise, they decided to make a scape goat of 
money lenders. They decided to put an end to the profession of 
money-lending, because they;, were proving a parasite for the poor 
villagers I am glad that money lending had been ended. That evil- 
no longer exists but now there has arisen another evil. Money has 
concentrated in the hands of a few capitalists. . The Unionist Govern
ment could sacrifice thousands of sm ill capitalists for the sake of poor 
peasantry, but our Government does not wish to touch a small number 
of big capitalists. We are told not to speak about the Unionist 
Government because the country was under the yoke of foreign rule at 
that time. I wish to say in this connection that freedom has no 
significance if the people are starving. The late President Roosevelt 
of America advocated four freedoms. He said that there should be 
freedom from want, freedom from disease, freedom from fear and 
freedom from ignorance. Unless our freedom is based .on these foun
dations, this is no freedom at all. If the people do not. get sufficient 
food to eat, the political freedom has no significance. Our Government
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today is increasing taxes on the poor, it goes on paving high salaries 
to its big officers, but does not provide hospitals and roads for the 
masses. Ah those things which o ir hon. Chid Minister usvd to 
demand in 1938, when he was the Leader of Opposition, are being 
ignored This will lead to urrest in the State I do not wish this 
unrest to spread and, therefore, I shall request the Government to 

xtake those steps which might lead to improvement in the general 
condition of the public.

In the end, Sir, I wish to remind the House tint in 1949, the 
then Minister for Home and Revenue constituted a Land Reforms 
Committee. A great deal of expen hture was in :urred on this com
mittee in order that its recommendations might be acted upon by the 
Government. A part of expenditure of this Committee has been 
debited in the Budget for the next year also. P'or poor peasants, our ' 
Government has no funds, but I wish to know if the Land Reforms 
Committee has done any useful work except that there might have 
been an increase in the number of files. Huge sums of money have been 
spent on this Committee without any rel.ef havin' been giv̂ en to poor 
peasants. ' %

Sardar Jagjit Singh Mann : What benefit does the hon. Member,
expect from this Committee ?

Sardar Bachan Singh : I am glad that my hon. Friend Sardar 
Jagjit Singh Mann has invited me to give my suggestions. I want only 
this much that our Government should fulfil its promises held out to 
the people in the past. As was said by the Governor in his Address, 
the Government h.*s under consideration proposals for the liquidation 
of occupancy tenancies in the State. If that is done, ti ousands of poor 
people along with me will congratulate the Government.

Sardar Ajit Singh : This will be done.

Sardar Bachan Singh: I want that this problem should be
seriously tackled. It has been said that it would be done. But I 
would have been glad if the hon. Chief Minister had declared that it 
would be done during the current session even if it had to be extended 
for ten days. The assertion of the hon Member who 1 as no voice in 
the Government, gives no assurance to me. If ’ he hon. Chief Minister 
really wants to improve the lot of the people, he will have to give up 
old ways and to make new innovations. If he agrees to do 
that, he shall get our cooperation. He should see as to
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who are the officers whose salaries can be reduced. But 
here is the case of the saying that the witness appears to be
more active than the complainant. The Government issued a 
press communique sometime back that there were odly 2i)0 big 
officers getting more than Rs. 700 per mensem and if their salaries 
are reduced and the salaries of the low paid staff are raised to Rs. 
100 per mensem, there would be a loss of Rs 125 lakhs to the Govern
ment. But how was it presumed f that the application of the cut 
should begin from Ks. 7n0 only. The dissatisfaction prevailing in 
the Services can be ended only if the salaries are revised on the whole. 
The dissatisfaction prevailing among the peasants can also be ended. 
But for this the Government shall have to change the methods and 
approach practised by it for the last three years. I he Government
has been so far increasing the burden of taxes on the poor people 
and giving more advantages to the rich. If it wants to end 
dissatisfaction among the people, it shall have to reduce the burden 
of taxes and to increase the services. It shall also have to spend more 
on the beneficent departments and less on police. It shall have to 
decrease the salaries of the big officers and to increase those of the 
subordinate officials. It shall have to sacrifice the few who are 
growing fat at the cost of others, in order to give more benefits to a 
larger number of people, if that is done, we shall be glad. In the 
end, I would like to say that the hon. Chief Minister should keep 
before him the verdict of the masses, which he intends to take in the 
coming elections. I would invite his attention to the last line of the 
editorial of the Tribune of yesterday. While writing on the budget, 
the Tribune says, ‘Tt has to be admitted that there is nothing very 
striking in the Budget. With a little more firmness in dealing with 
demands for increased expendituie, Dr. Gopi Chand would at least 
have avoided imposing any new tax burden/' This and the comments 
of other newspapers along v. ith the comments of the hon. Members 
of tiiis House dearly shows that there is nothing very striking in the 
Budget. With the advent of independence, people have not felt any 
warmth and glow. This warmth can-not be kindled with the imposition 
of more taxes. For this purpose, the taxes shall have to be reduced, 
medical aid extended to the poor and the grievances of the 
peasantry removed. But we cannot make proposals for radical changes 
by sitting here. For this purpose, a committee shall have to be formed. 
Expenditure can be reduced and revenues increased. Poor can 
also be benefited only if the Government is serious to do that. 
But for this purpose , it shall have to change its methods.
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It shall have to stop the terror of the police and the big 
officers and the exploitation of the poor by the capitalists. This 
can be done in one way, i. e , by fulfilling the pledges of the 
Congress to the people. These pledges aimed at improving the hard 
lot of the peasants and the labourers. If these pledges are fulfilled the 
Government will be entitled to get our congraiulations. But at present 
the people of the State are not happy over this Budget. With these 
words, Sir, I resume my seat.

‘ Chaudhri Badlu Bam : (Rohtak Central, General, Rural)
(Hindustani)': Sir, through .you I went to make a fewsuggestions to
the Government. I find that the hon. Members have been only 
talking about the poor man without giving any constructive suggestion 
to the Government. I want to tell the Government that the way in 
which land holdings are sought to be consolidated, will give rise to 
more corruption among the officials. The Government has decided to 
entrust this work to the Deputy Commissibners’.bf the distiicts. In 
this way, it will be done through the village Patwari who charges two 
rupees for making an entry in th£ revenue recotds.. If this big task 
which concerns the lives of generations is entrusted to the patwaris, 
they will certainly extort huge sums of money from the zamindars. 
In fact, the Government should have appointed a committee to advise 
it in this matter. I would request the hon. Chief Minister that he 
should entrust this work to me in my district and should get it done 
through Government machine!y in other districts. He would see 
that-;.the work done in my district wiTl be better than that done in 

'* other-districts. I shall do it iionoraiily. But the difficulty is that 
the Government does not take anybody into its confidence. It 
consults nobody. If the officers have to consolidate the holdings by 
sitting at Rohtak, they cannot do it. The manner in which this 
matter is hanging fire is affecting the Grow More Food Campaign.
I don’t think this Government will actually consolidate the land 
holdings. This might bepione by some otheUGovernment after the next 
elections. This is a Government of the urbanites and not of the rural 
people. It is not a Government of the ruralities. I am myself a member 
of the Congress but I am sorry to say that it has failed to satisfy the 
villagers. At present the Congress has in its fold traders, agriculturists 
and Harijans. How can such a party satisfy all the interests ? I 
think it cannot go on like that for long. The Unionist party was
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in this respect a party which met the needs of the agriculturists to 
some extent although I disagreed with that party on many important 
issues. My submission to the present Congress Government is that 
it should look to the needs of the villagers and try to take steps 
with a view to meet them. At present the policy of the Government 
is very weak. Instead of working for the betterment of the villages 
it is wasting its energies on such minor matters as fixing metal plates 
for controlling traffic, on the Mall in Simla. Here we have no 
tongas or motors going about on the Mall. What, then, is the use of 
such unnecessary plates ? People walking on the road are not going 
to clash against each other. So what is the use of spending thousands
of rupees on such useless and luxurious things ? Instead of spending 
here on such things the Government should spend in the villages on 
matters which may be of use to the poor people. If they do so, the 
common man will praise the Government and will consider it as his 
own Government. But as a matter of fact what we find is that instead 
of spending in the right direction the present Government is wasting 
public finances on unimportant matters. In this connection, I would 
like to point out that under present set up the Divisional Staff is 
serving no useful purpose. It is sitting like a white elephant without 
any work to do. So in my opinion the posts of Commissioners should 
be abolished As Shri Ram Sharma pointed out in his speech one 
of the hon. Ministers was asked to remain in Kalka. My suggestion 
is that other hon. Minist rs may also be posted at other places like 
Jullundur and Ambala so that the Commissioners may be relieved of 
their duties and the burden of Divisional Staff may be removed from 
the exchequer. For the last four years no useful work is being 
done by the’ Divisonal Staff. Like the bullocks of a Baniya who has 
no fields to be ploughed, some of the officers are drawing salaries 
without any work to be done. I would strongly urge upon the 
Government to do away with such sincure posts so as to save the 
finances of the State I have seen in my district that most of the 
officers of the Panchyat Department are always busy in doing the 
work for the party and no useful" work for the people is being done 
by them. As regards magistrates, I know of a case where one 
magistrate who had to go to Gurgaon as a witness in a case reached 
Hissar instead of Gurgaon. The magistrates in our district are of 
this type. As a matter of fact our district is considered as a training 
ground for unfit persons by our Government. Whenever any 
magistrate is found useless in other districts he is sent to Rohtak. 
About our Deputy Commissioner the less said the better. He is
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unable to control the subordinate staff. The A D. M. and other 
officers do not obey his orders.

Another matter that v I wish to refer to is that of Grow More 
Food. My submission is that from the time our State Government 
and the Government of India launched a campaign in press and from 
platform the food situation i > the country Ins been going from bad to 
worse. The more efforts do we make ift this direction, the more natural 
calamaties like locusts, floods and drought do we experience. What 
is the reason for this ? Why is nature hard on us ? In my opinion 
the intentions cf our Government are not pi ms. If the intentions were 
good how can God be severe to us ? He never keeps any body’s 
labour provided it is undergone with pious intentions. So, I think, 
our Government is not working with pious intentions. The tehsildars 
appointed for Grow More Food Campaign are not interested in working 

.hr the good of the nation as a whole They are in fact interested in 
their salaries and T. A.’s etc Why does’nt the Government provide 
the M. L. A's with jeeps and ask them to work in the villages ?

Minister for Labour : Wby does’nt the Member go about in
a cart ? *

Chaudhri Badlu Ram : On our part we are quite willing to go
about in carts but does it lie in the mouth of an hon Minister who 
moves about in a car to ask us to work on carts ? Asa matter of 
fact the Grow More Food Campaign can be better done and without 
any cost whatsoever it jeeps are provided and M L As. are asked to do 
the work. In my opinion the Zamindar M.L As. can achieve better 
results than the B.As. and M.As. who are at present working in the 
villages. Such educated persons are not conversant with the conditions 
prevailing in the rural aheas and they are unable to face the difficulties 
in the villages. 1 once saw a Tehsildar nea. aN village wor king at his 
jeep which had gone out of order He was there for many hours.
I went to the village and brought some people who pushed his jeep 
and carried it to the load, and he took it away in no time then. 
My point is that if the co-operation of the people is sought they are 
too willing to give it. Our Panchayats can run efficiently if our 
officers and the Government are sincere in running them according to 

the wishes of the people. But our Government does not liko *-,0 do



G e n e ra l  D isc u ss io n  of t h e  B u d g e t (11) 3 9

good and useful things for the public. If we consider the working 
of a democracy we can easily come to the conclusion that the Ministers 
should, in fact, be guided by the advice of the legislators and the 
wishes of the people. But the persons who are at the helm of affairs 
in our State are not good enough to realize this. They are busy in 

* fixing plates on the Mall and drawing fat salaries. I wonder 
how long will such persons be able to run the administration. They 
aie not capable of running it sucessfulty. In fact, it is we, who have 
to run the Government for the good of the people at large. The 
educated persons' from whose necks neck-ties are hanging like snakes 
are not those persons who can realize the difficulties of the poor.
I am sure that the day is not far off when a really representative 
Government of the poor will rule us in a more efficient manner. When 
such a Government comes to power there will be no Divisional staff. 
Administration of affairs at the toL. will then be honest If the 
administration at the top is good whole of ttie system becomes honest. 
If at my house the management is good how can my son become 
dishonest when he goes out to the fields? Why is there so much 
corruption in the State at present? In my opinion the management 
at the top is not good. If the hon. Chief Minister desires to remove 
corruption he should call the hon. Members and have a heart to 
heart talk with them ab:ut the affairs in their respective districts 
and be guided by their advice.' The hon. Ministers should always 
work in consultation with hon Mem: ers. But what I find is that 
they are not doing so. Thej; have no contact with the masses through
the M. L. A.’s or direct. The hon. Minister from Hariana seldom 
goes to the people in his illaqa to explain to them the matters in 
connection with the Bhakra Project and the electricity that is going 
to be produced. He is incharge of electricity and as such he should 
go to the ignorant people and educate them on electricity and explain 
the uses to which it can be put. A publicity of this type will stand 
the people in good stead and what is more, the hon. Ministers can 
come into a closer contact with the rural people. But unfortunately ' 
our hon. Ministers are incap ble of doing such things. They have no 
qualities of character which can endear them to the poor people. 

They are hankering after offic s and positions at whatever cost. They 
have no love for those whom they claim to represent. They sit here at 
Simla and enjoy. As a matter of fact only such persons should be 
made Ministers who have a spirit of sacrifice and service.- Only true 
iollewers of Mahatma Gandhi> the man with the loin cloth, should be
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raised to such high positions so that, with the power that they may 
have, they may do good to the poor. How can Simla-Walas think 
in terms of the suffering, millions ? It is only by coming into closer 
touch with the farmers that the administration can run smoothly in 
our State.

My submission is that we are the staunch followers of that great 
Sage, Mahatma Gandhi, whose portrait now adores this Chamber. 
He is in fact the maker of free India. Our country owes its freedom 
to that Saint who wore only the loin cloth, because he completely 
indentified himself with the poor. I am of the opinion that these 
gentlemen sitting at the heights of Simla and going about in costly 
cars and staying in well-furnished Rest Houses instead of lodging with 

.the poor kisans during the tours, can never think of the hardships 
of the poor people. In this connection I may point out that when I 
used to deliver lectures, as an humble soldier of the Congress for 
pleading its cause, I would condemn the six annas Chaukidara tax, 
imposed on the villages and,urged upon the Government to abolish 
it. But now the same Chaukidara tax, instead of having been reduced 
or revoked, has been enhanced to 18 annas by our own Congress 
Government. Since I am a true Congressman, I feel that it is the 
bounden duty of the Government, which is functioning under the 
direction of the. great Congress Organisation, to put a stop to the 
evils of corruption and maladministration. I may make it clear that 
I am not criticising the Congress Government because, as alleged by 
Sardar Bachan Singh, I am opposed to it. I rather tender my advice 
to it to mend its ways I m iy tell the hon. Ministers that by living 
cosily at the Simla flights, they connot run the administrption 
efficiently I feel that that unhappy situation regarding the language 
controversy would not have arisen and the estrangement betwaen the 
relations of different communities would not have occurred, if the hon. 
Ministers b longing to the Jullundur and Ambula Divisions respectively 
had decided to remain at Jullundur and Ambala and work for I ringing 
about amicable settlement among the hostile parties.

Then I submit that after the attainment of Independence, the 
time has now come when we should bend our energies to raise the 
down-trodden people. Besides, I have to voice the grievances of the
people of my ilaqa regarding the unsatisfactory and faulty supply of 
rationed articles by the Civil Supplies Department, which is not 
discharging its duty honestly Since I spend 24 days out of a month 
in the villages, T get ample opportunities to'see things in their true
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perspective. I vvas shown a specimen of ’chon’ which contained 
fifty per cent sand mixed in it. Now, as you are aware, Sir, a heavy 
worker like the peasant cannot work properly in the fields if he has 
to consume 'chon* containing admixture of sand in it. I would 
request the Government to adopt effective measures to stop this state 
of affairs and arrange for the efficient and pure supply of the rationed 
articles like atta. / ^

Then, Sir, I strongly object to the holding of Assembly sessions 
during the months of March and October. It is in the month of March 
that harvesting of crops is to be accomplished by the Zamindars and 
October is sowing season for gram and barley crops. I may point out 
that the presence of a zamindar is needed more at home during these 
months than at the Assembly session. I fail to understand under
what rule do the hon. Ministers hold sessions of the Legislature during
such precious months and thus hamper harvesting and sowing 
operations.

I may mention here that there is a place in our district where 
the wells go dry during Summer. I request the Government
to make arrangements for sinking of tube wells so that the difficulties 
of the people regarding water may be obviated. A few days ago my 
hon. friend Bhagat Buja Ram made a request for the sinking of
percolation or tube wells in the I.oharu, Dujana and Pataudi States. But 
the hon Chief Minister replied that he could not do anything as he 
was unable to lollow the speech of Bhagat ji. It is not a matter of 
sui prise for me if the hon. Chief Minister could not understand the 
language of my hon. Friend who simply spoke in his mother tongue. 
In this connection I may point out that I take strong objection to 
"he Governments' continuing the old practice of printing the 
budgetary proposals and memorandum and other documents in the 
English language. It may be mentioned that even though people 
quarrelled among themselves over the language question during the 
Census operations in the Punjab, not even a single person in the 
whole of the State entered English as his mother tongue in the 
language column. I, therefore, fail to understand why the Govern
ment still persists in following the Britisher in his footsteps in printing 
the voluminous budgets, etc., in English despite the tact that the Briti
sher quitted India long ago. I wpuld request the Government to arrange 
for the printing of all the documents in Hindi and Punjabi.

Then, Sir, I would ask the Government to bring about concord 
and amity among the Sikhs, Jats and Harijans. So far as my efforts! 
are concerned, I may submit that in my district the relations of Jats
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and Harijans got strained some how. I persuaded both the parties to 
compose their differences and succeeded in bringing about amicable 
settlement between the Jats and Harijans. Now bofh the communities 
are living in peace. But some days ago the Jats and the Brahmins 
of kohtak fell out and no less than six murders took place but it is a 
pity that Government has not moved to bring about peace among 
them. I may point out that the re ations between ihe Harijans and 
Jats are cordial but the high caste classes like Jats and Brahmins are at 
loggerheads. I would ask the Government to lose no time in settling 
their differences, because this continued estrangement of relations 
between the Jats and Brahmins has an adverse effect on the production 
of food grains.

Then I would like to draw vour attention to the tension between 
the Zamindars and the occupancy tenants. I think Go ernment is 
responsible for all this trouble because it propagated the idea that the 
occupancy lenants would become masters of the lands they till. So the 
Harijans and other classes of occupancy tenants like the ‘Lohars’ etc. 
carried away the idea that they had become the de-facto owners of the 
lands leased out to them b}̂  the zamindars and they changed their 
attitude towards the latter. this was the cause of thezimindar- 
tenant trouble. 1 hope Governm 'nt will make every effort to solve 
this tangle satisfactorily. With these words I ciose m remarks.x

Chaudhri Sundar Singh (Ex-Member, West Punjab Assembly 
representing Amritsar and Sialkot, General, Rural (Reserved Seat) 
{Punjabi) : Sir, 1 rise to m ke a few observations with regard to the
Budget which has been presented by the hon. Chief Minist r who is also 
holding the p< rtfolio of finance.

{At this stage Mr. Speaker vacated Pe Jhair and it was occupied by Mr.
Deputy Speaker) . .

Mr. Deputy Speaker, at this stage J have no intention to enter into
any details so far as the budgetary figures are concerned I shall only 
deal with some of the salient features which have been referred to by
the hon. Chief Minister in the course of his Budget Speech. On perusing 
the Budget Speech when I first came across the name of the Father 
of the Nation, I th ught to myself that there was no reason why it 
should not give us hopes and prom sls of a happy and a prosperous 
Mate. But as I went on turning the pages of this speech f was 
disappointed to find that there was nothing in it to justify the use of
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the f.iir name of the Father of our Nation. As a matter of fact I am of 
the opinion that his name should not have been used at all. The 
reasons for this are not far to seek.

It is really a matter of deep regret that we do not find any 
mention in the Budget Speech about improving the hardlot of the 
Harijans for whom our beloved Leader Mahatma Gandhi did not 
hesitate to beg with a bowl in his hand. It were the wishes of the 
Harijans which were always with him that he succeeded in liberating 
the country from the foreign yok« Let me make this point clear for 
the information of the hon. Members that he won the battle of our 
freedom only for the sake of the Harijans. It g >es without saying 
that almost all great men and leaders of high repute produced by our 
country had developed in th^m a great spiritual power. Thev controlled 
masses. Through their missionary spirit and zeal they brought about 
a revolution in the masses. This they did not by resorting to any 
force or violence but simply by moral and spiritual forces. They acted 
upon the set principles of humanity, justice and fairplay. Our beloved 
leader Mah >tma G ndhi did the same thing. He went still further and 
attained the heights of spirituality. He preached what he himself 
believed and followed By acting upon set principles he led the people 
to the goal of Independence. It was through him that we attained 
freedom of < ut country, otherwise it was impossible to achieve it. 
The reasons for this are not wanting. India was full of innumerable 
religions, poverty and Communalism there were many obstacles in 
the way of the attainment of freedom. For instance, due to the 
existence of innumerable religions, reople had grown communal- 
minded to such an extent that it was impossible to 
bring them to the right path On the one hand some people 
were living in plenty and on the other majority of them 
had no food to eat, no clothes to we tr and no place to live in. 
Untouchability was in vogue to such au extent that a person belonging 
to the Scheduled Castes could not move out freely. It was our beloved 
le ider, Mahatma Gandhi who acted upon the set principles and strived
for the amelioration of the Scheduled Castes and thus led the people 
of this c *untry to the goal of Independence He thus succeeded in 
achieving what it 'was considered to be impossible to achieve. The 
Father of the Nation acted upon the set principles laid down by our 
Gurus hke Guru Nanak, Guru Ravi Das and other saints and sages. 
{Inter tuplions)

I was submitfing, Sir, that the fair name of our beloved leader 
should not have been brought in the Budget speech as we do not 
find any reference in it about the amelioration ot the lot of the 
Harijans oi our State for whom he ceaselessly toiled all through his 
hie
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Mr. Deputy Speaker, at this stage I have no mind to enter into 

any politics whatsoever. Since I cl dm to be a staunch follower of 
the Father of the Nation, I will express my innermost feelings with 
regard to toe c viditio 15 u id tc winch Harijans are living at present 
in our State. Before I do so, I would like to quote a few lines from 
the sayings of the Father of the Nation. He has said :—

1 am not a statesman in the garb of a sa in t.......................  That since
truth is the highest wisdom, my acts, sometimes appear to be cons
istent with highest statesmanship. I hope I have no policy in rae save 
the policy of truth, of Ahins p I will not sacrifice it even at the 
deliverance of country and reiigio.i as much as t > say nei her 
can be so delivered M. K. Gacdhi.

Sir, I feel in the heart of my hearts that the hon. Chief Minister' 
should not have brought in the name of the Father of the Nation, 

in his JBudget speech. The conditions under which our Harijan 
brethren are living at present in our State are very much discourag
ing. In this connection I would like to point out that the hon. Chief 
Minister has, while replying to a question, pointed out that the number 
o f abducted Harijan women and girls was 132 If our beloved leader 
Mahatma Gandhi was alive today he would not have hesitated to 
fast nntodearh on hearing about the abduction of Harijan women 

' and girls. It was he who toiled all through his life for the amelioration 
of the condition of the Harijans. As a matter of fact he had a soft 
'corner for one and all specially those who were down-trodden. He 
believed in improving the lot of those who were reduced to poverty 
and misery for no fault of their.

Mr. Deputy Speaker : Please speak on the Budget.

Chaudhri Sundar Singh : Sir, what I wish to point out is that
the hon. Chief Minister should not have referred to Bapu’s name 
in the course of his Budget speech.

The Government sanctioned 78 lakhs pf rupees to he given to 
Harijans in the form of taccavi Joans. But may J ask th Government 
that out of this sum how much amount was actually distributed 
amongst the Harijans ? Similary Lkhs of rupees weie spent to 
repair the damaged evacuee houses in the rural areas but very few
houses were allotted to Harijans. The policy pursued by the Govern
ment in regard to the allotment of houses was not in the interest of 
Harijans. According to that policy it was difficult for the Harijans
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to get any house allotted'in their favour. The scheme provided that 
the Harijans who were owners of houses in the West Punjab were 
entitled to get houses of evacuee owners and the non-proprie ;ors 
were entitled to get non-proprietors’ evacuee houses. Similarly, 
Harijans who were shop-keepers in the West Punjab were entitled 
to get shopkeeper evacuees’ houses and Harijans who were kamins 
were entitled to get kamin evacuees’ houses. In the West Punjab 
there was a class of people who worked for zamindars such as barbers, 
washermen and Telis. Such people, who had occupied the evacuee 
houses, wrere forcibly ejected from <hese houses b}/ the Government 
on the ground that they were not entitled to occupy those houses as 
they did not belong to kamins. The Harijans had to face great trouble 
and hardship and were compelled to offer satyagraha against such a 
policy of the Government. Afterwards the Government revised its 
policy and declared that landless tenants are entitled to get landless 
evacuees’ houses. But Government order is honoured more in its 
breach than in its observance, no houses were allotted to the Harijans 
on the score of this order. I think that Harijans had to undergo 
this trouble as there was no Harijan officer in any district who could 
render assistance to these people Every officer tried his utmost to 
help the people of his OvVn community in the matter of allotment of 
houses* the poor Harijans had to go from door to door but nobody

cared tohelptham. The officers of the Government are to be blamed 
for this and also the Government for pursuing a wrong policy in the 
matter of allotment of houses to Harijans. These people had to 
undergo great hardships in the districts of Jullundur Division where 
they were forcibly ejected fram the eva'uee houses Last year when 
most of the evacuee houses in the rural areas coflaosed on account 

' of heavy floods we, as a matter fact, heaved a sigh of relief as the 
problem of allotment of bouses over which there was a cry of defeat 
and despair among the Harijans would not continue to bother our 
heads

(At this stage Mr. Speaker removed t̂ e Chair)
So tar as the reservation of 15% posts for Harijans in Govern

ment services is concerned, I am sorry to say that the Government has 
faia d to implement its de ision. There are only three* Harijans 
among Gazetted officers, i his attitude of the Government gives no
hope or comfort to the Harijans that the’r lot will ever be ameliorated 
by this Government. It is high time that the Government
realized its responsibility towards the Harijans and gave 15% 
share of services when highly qualified Harijans are to be
found in the State. I feel that so long as there are no Harijan officers
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in the State there is little scope for this community to make any 
progress.

The House is aware that the social boycott, intimidation and 
coercion of Harijans in the villages has led to the creation of deplorable 
situation in the State. This bitterness has been caused by communal 
controversy over the question of language during the census enumera
tions. I would not like to say who is at fault because I know how 
much sympathy a Lala or a zamindar has got for us. Frankly speaking, 
I should say that I am a strict follower of Hindu religion. Swami 
Vivekanand had once remarked that—

There is no religion on the earth which teaches dignity of humanity in 
such a lofty strain as Hinduism, blit there is no e’igior. on earth 
which trands on the neck of poor and low in such a fashion as 
Hinduism.

I know that in the United Punjab the Sikh leaders used to cajole 
us that we should not align ourselves with the Muslim League and 
now they tell us to go to West Punjab. I may inform my hon. 
Friends that Harijans will never leave India. Mahatma Gandhi had 
once said that he could not live without Harijans and by saying so he 
had won the hearts of Harijans. He also said that he would like to 
see a Harijan as the President of India. Dr. Ambedkar had once 
remarked that—

If I was not born as a Hindu it was n t my fault, I will not die as a 
Hindu.

Such people who say that we should go to Pakistan, as a matter 
of fact, betray their own vvea-knesses. I would refuse to listen to such 
an advice coming from a person who did not hesitate to carry on 
negotiations with the Muslim League. Now these people do not even 
allow us to come near them. For my part, I shou d say that we 
consider ourselves very close to Sikhs, and we are better Hindus and 
better Sikhs than they may consider themselves to be.

So far as I think no one can claim to be a naore staunch 
congressite than a Harijan. ‘Harijan’ means a poor man ---• one 
who follows the teachings of Mahatma Gandhi.

Sir, only the other day Shri Jagjiwan Ram, a devoted follower 
of Mahatma ji, had appealed to the people not to get their iatnnes 
cleaned by the Harijans if they were sine rely anxious to raise their
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social status and dignity. But I regret to say that this appeal has 
fallen on de if ears. So far as I am concerned, I have been cleaning my 
latrine myself for the last six years due to my keenness to follow the 
principles taught by Mahatma jb As taught by the Father, I believe 
in the noble maxim, ‘ First mend thy self'.

Then, Sir, I want to sound a note of warning that those who 
think that by show of violence and threats they will be able to compel 
the Harijans to renounce their principles will never succeed in their 
nefarious designs. Harijans are made of sterne stud; they are not 
going to be cowed down by commuualists. Why should we blame the 
Government if the administration is weak ? The cause ot the evils we
are suffering fiom lies in us. We are dishonest; you, T, and every one 
of us. We say one thing ^nd do exactly the opposite. We are neither 
with the Government without any mental reservations non are prepared 
to oppose it with all our strength Some of us act against the 
principles of the Congress and yet remain members of the Congress 
party. Is this honest dealing ? Those who criticise the Government 
in such a trenchant and scathing manner vote with it when a division 
is claimed. Is it honesty ? So neither do we support it whole
heartedly nor throw it out. Why then blame the Chief Minister. If 
we desire a thing sincerely how can the Chief Minister stand in the 
way. Why make him a scapegoat for our own weaknesses. If he is 
successful in keeping the majority of the members with him it all goes 
to his credit. As for me, I confess I cannot keep a single member 
with me. If we indulge in unsparing criticism of the Government and 
yet support it wc are downright dishonest people. If I act in such a 
manner, I will also be a dishonest man.

Now, Sir, without dilating on the treatment that is meted out 
to the Harijans by other sections of people, I would urge the Govern
ment to take effective steps to safegaurd their life, property and * 
honour at all costs. For this purpose it is imperative that’ the 
Harijans should have the.r due share of posts in the police service.
So long as they do not get proper share in this vital service, protection 
of law will continue to be denied to them, and they will remain .at the 
mercy of the rich. For the present it is very necessary to appoint thirty 
to forty Harijans as . Sub-Inspectors of Police in the various districts 
of the Slate Harijans can afford to wait for some time to have their 
due share in other services but as regards police they want their share 
here and now as without it they cannot have any sense of security in 
rural a~eas.
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In order to restore confidence and sense of secuiity mnong the 
Harijans living in villages, it is also very urgent that arms licences 
should be granted to them freely so that they might be in a position 
to try to defend their life and honour in time of danger. If our 
Government can be so kind to the opulent zamindars in the matter of 
grant of licences for keeping fire arms, why should it grudge this small 
concession to the people whose life and honour are constantly exposed 
to dangei? My hon Friend Sardar Swaran Singh has also pleaded for 
granting arms licence® freely to the people who are living in constant 
danger to their lives.

Shrimati Sita Devi : On *a point of order, Sir, I suggest that
the whole of the remaining time should not be given to the hon. Chief 
Minister for making a reply as some hon. Members have still to make 
very useful contributions to the discussion on the Budget.

Mr. Speaker : The Lady Member should know that other hon-
Members have made so much criticism that much more time is required 
for a reply than what remains.

Chief Minister : (The hon. I)r. Gopi Chand Bhargava) iHindi) 
Sir, I am extremely grateful to you for giving me sufficient time to 
enable me to reply to all the objections that have been raised in regard 
to the Budget. To begin with I also wish to place before this House 
a quotation from the ‘Tribune” as has been done by man ' of the 
hon. Members. It is true that my hon. Friends have been able to 
support their points of view by making references to the “ Tribune” 
and I also admit that we should not resort to taxation so far as we 
can help but when funds are wanted by the State, taxes have to be 
imposed as there is no other way out. This is what the “ Tribune” 
says about the imposition of our taxes.

We have not been opposed in the past to new taxation. We consider 
the Sales-Tax a perfectly legitimate imposition, though we consider 
its rates unduly high and would have been happy if they had been 
reduced by 5d per cent. The enhancement of water rates is fully 
justifiable in view of the rise in cost of ervice. But we have main
tained at the same time that the Government should fully explore



General Discussion of the Budget (11J 49

all avenues of augmenting the revenues of the State before deciding 
upon additional taxation and that the tax system of the State should 
be equitably devised.

Further this paper suggests that the Government should have 
done two things, namely,

(i) that it should have imposed Agricultural Income-Tax 
as recommended by the Government of India, and

(ii) that it should have embarked upon the Transport 
Nationalization Scheme.

Sir, first of all I wish to place before this House the position in 
regard to the imposition of Agricultural Income-Tax. This Agricul
tural Income-Tax has been levied in three or four States on the basis 
on which Income-Tax is imposed. The West Bengal is raising 
Rs. 40,00,0u0; Bihar, Rs. 30,00,00 ; Orisa Rs. 8,00,0 0 by way of 
Agricultural Income-Tax. In the Punjab according to our present set 
up the number of zamindars on whom this tax can be levied is so 
small that it is not possible for us to raise any considerable amount. 
Our estimate is that if we impose this tax in our State we cannot 
realize more than Rs. 5,00,000. This is not all. The realization 
ot this small amouat involves a great inconvenience to the zamindars 
who will have to keep regular accounts. The suggestion oi imposing
any surcharge on the land revenue has also not found favour with us. 
What we have done is only this that we have raised the rates of the 
abiana. The other States have had recourse to all the three things, 
namely, they have imposed Agricultural Income-Tax, they have 
imposed a surcharge on the land revenue and they have raised the 
rates of abiana, but we have done only one thing and it is this that 
we have raised the rates of abiana, this rise in abiana 
affects only a very small number of zamindars. Here I may 
also deal with the question of increasing the land revenue. 
Firsty I may say that it was not possible for us to increase the 
land revenue as such a step cannot be taken by 'the State unless 
and until a new settlement is made. Hon. Members are perhaps 
aware that'so far we have been able to carry out settlement only in 
one or two districts and we will have to wait for a pretty long time 
before settlement is complete in other districts of the State. This is
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one reason why we cannot increase the land revenue at present. 
Another reason is that when we did not like the idea of imposing 
a surcharge on the land revenue; the idea of effecting an increase 
in the land revenue was much less acceptable. Imposition of the
surcharge w7ould have affected a few zamindars but any increase 
in the land revenue would have affected every zamindar as 
every zamindar pays land revenue. We thought that effecting any 
increase in the land revenue would cause hardship to the small owners 
and, therefore, we refrained from taking such a step. The only 
alternative left for us was that we should increase the “ Abiana” 
by 50 per cent. I think that this increase in the “ Abiana ” is 
not unreasonable as our neighbour State of Uttar Pradesh, whose 
Abiana rates were already higher than ours, has doubled this tax.

Now I come to the nationalization of Transport. It will be 
recalled that this Government had prepared a scheme for nationaliza
tion of Transport but it had to be postponed for three years as a 
resolution was passed by this House to this effect. Besides this, 
there was an additional reason that we could not undertake 
the scheme until we had paid compensation for the buses and the 
spare parts which were to be acquired. We felt that the sc1 erne may 
not be profitable if we were to undertake it after paying the price of 
buses etc. which had risen so high. So due to these reasons we did not 
undertake the whole scheme and adopted only a few routes in accord
ance with the wishes of this lion. House. And this was o f course 
done by way of an experiment in connection with this scheme. As for 
the companies which were using these adopted routes, they were given 
other routes.

Sir, the ‘ 'Tribune” has suggested that the rate of the Sales Tax 
should be reduced. I am to submit that the rate of this tax is not
lower than Rs. 3 and 2 As. per hundred rupees in any State which has 
imposed this tax In Bengal the rate is Rs 4 and 11 As. per hundred 
rupees. The rate in the U. P. is a little less on some articles and is a 
little more on other articles. But even in U. P., where the rate is less 
on some articles, the tax is imposed not only at one stage but on all 
stages. As regards the difficulties experienced by the traders in regard 
to the manner of realization of this tax, the Government agreed to
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remove these, as far as possible, after discussion with their representa
tives. The Government'feels that the burden of a tax is always felt 
by the p ople who have to pay it and they should be given all 
possible facilities. As regards those traders, who evade payment of the 
tax, the Government contemplated taking certain steps, but the traders 
wanted us to postpone that action. Now, however, I am glad to say 
that all these questions have been settled and the Government is going 
to implement those decisions shortly.

If we take the figures of normal revenues and expenditure of 
this State after partition, it would be noticed that these resulted in an 
annual deficit of about Rs. 175 lakhs. On the basis of this deficit, the 
Government of India gave subsidy to this State for the first three 
years. Last year also we got a subsidy of Rs. 75 lakhs, but now they 
have decided to discontinue giving us this form of help. It is partly
due to the financial limitations of the Government of India and partly 
on account of their desire to make all the States self-sufficient. In 
spite of the loss of this substantial amount, we have tried to balance 
our Budget. It is easy to say that we have increased taxes but how 
can a Government run its administration, if it does not possess sufficient 
funds to meet the expenditure of its various departments. A Budget 
cannot be balanced by making some paper entries only. The ex
penditure has to be actually incurred and unless there are sufficient 
revenues to meet it, we cannot have a balanced Budget. It was
said that we spent less on bene ficent departments. I do not possess 
the latest figures, but if a comparative study is made of the figures 
for the last two years, it would be noticed that we have beerr spending 
more than several other States. The following amounts were spent by 
various States on Education during the year 1948-49 :—

Madras .. Rs. 1/11 per head.

Bombay ... Rs. 3/10 „ „

Uttar Pradesh .. Rs. -/14 /-„

Bihar. .. Re. /5/- „ „

* C. P. & Berar. .. Rs. 1/5/- ,,

Assam .. Rs. /12/- ,, „

Orissa .. Rs. 1/1/- ,, „ '

East Punjab. .. Rs. 1/7/- ,, „
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It is true that our expenditure per capita was less than that of 

Madras and Bombay, but it was much more than the other States.

Sardar Bachan Singh : What are the figures of actual expendi
ture ?

Chief Minister : The hon. Member can find these out from the
Budget, which must be available in the Libmry. Now let us examine 
the figures for Medical Relief and Public Health for the year * 948-49 
These are as unde r :—

Madras .. R.e. -/11 / per head.

Bombay Rs 1/5/- ,,

Orissa .. Re. -/12/- ,,

In the case of other States it was six or seven annas per capita. 
In the case of East Punjab, the expenditure per capita was Re. -/10/-

Total Expenditure on all beneficent departments for the various 
States during the same year was as follows : —

Madras Rs. 3 /3 /-per capita.

C.P. & Berar. Rs. 2/10/- „ >9 *

Bombay Rs. 6/15/- „ 99

Assam Rs 1/5/- 9 9

Utta; Pradesh Rs. 2/8/- „

Orissa Rs. 1/14/- „

Bihar Rs. 1/4/- „ 9 9

East Punjab Rs. 3/14/- „ • 9

For the year 1949-50, the figures for total expenditure on all 
the beneficent departments are as given below :—

Macras Rs. 3 /5 /-per capita.

C. P. & Berar Rs. 3/-/- „ „

Bombay Rs. 7/12/- „ 99

Assam Rs. 2/9- 9 9 9 9



(11) 53General Discussion of the Budget

Uttar Pradesh

Orissa

Bihar

East Punjab

Rs. 2/15/- per capita 

Rs. 2/7/- „

Rs. 1/4/- „

Rs. 3/5/- ,, ,,

Following are the figures of total expenditure on beneficent 
departments for the year 1950-51 : —

Madras Rs. 3 /11 /-per capita.

Assam Rs. 2/12/-

Bombay Rs. 10/12/- „

Uttar Pradesh Rs. 2/12/- „

Bihar Rs. 2/2/-

Orissa Rs. 2/1/- „

C. P. & Berar Rs 2/15/- „

Punjab Rs. 3/-/- ,, ,,

I have placed these figures before the House in order that it 
might form a correct opinion about what we have done in coni ection 
with departments connected with the welfare of the people.

Then, Sir, it was said that we did n t spend sufficient money 
on this department or that. One of my Friends said that if he was 
entrusted with the entire task of administration, he would work 
honorarily and manage the affairs satisfactorily. I cr.’ -ld not under
stand how this was possible because there are a large number of 
departments and I feel that one person cannot manage the affairs 
of even one district satisfactorily. Some of my hon. Friends rightly 
complimented our Director of Agriculture on his meritorious work. 
He was responsible for bringing about a great deal of progress in 
agriculture in this State. Though a great deal of criticism has been 
made regarding working of tie ‘grow more food scheme’, I make bold 
to say that in this respect our State has always occupied the foremost 
position. Those in-charge of this work feel that the money advanced 
in the form of loans or subsidy grants for this scheme, was most 
usefully spent in this State. For the same reason, when the Govern
ment of India ceased giving aid for this purpose to other States, we
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were told that we could get as much money as we needed. In the 
Budget of the Government of India relating to the period up to June, 
we have been given Rs. 40 lakhs for the purchase of tractors.

The fact that our brethren produced more foodgrains through 
their efforts and we were able ta help other parts of the country, shows 
that the Punjab has done commendable work in the Grow More Food 
Campaign.

Then, Sir, it has been said that we have abolished the Peasants 
Welfare Fund which was maintained in the united Punjab and the 
interests of the zamindars have thus been affected. This Fund was 
utilized in giving schol ir^hips to the boys of agriculturists. For the 
information of the House, I intend to give some figures. At the time 
of partition, the^number of scholarships for boys out of the Fund was 
128, out of which 54 went to the agriculturists For the remaining 74 
all students were eligible. At present, after the abolition of this Fund, 
we give 248 scholarships out of our revenues, while previously the 
number was only 128. Out of these 248 scholarships 17 4 are reserved 
for the agriculturists. Previously, only 22 scholarships used to be 
given to agriculturist girls out of a total of 38 scholarships. But now, 
instead of 38, we give 98 scholarships out of which 76 are meant for 
agriculturist girls. Now the hon. Members can themselves see whether 
the abolition of this Fund has led to the advantage or disadvantage of
agriculturists. Sir. I shall try to reply to all the criticism in the order 
in w'hich I have made notes So far as the question* of the recovery 
of abducted women is concerned, this work is being done under the 
Government of India. So far i. e., from the 6th December, 1947 to 
31st January, 1951, we have got back from Pakistan 7175 recovered 
women and children. During this period, Punjab (I) recovered 14U72 
women and children Only recently, we had here a good-will mission 
from West Pakistan to have talks with us about expediting the work 
of recovery of "abducted women This  ̂ mission went back after 
having talks with us and the Government of India. Similarly, the 
Government of India sent a good-wili m ssioa to Pakistan in June, 
1950, which comprised the following members : —

1. Shri Bhim Sen Sachar.

2. Mian Abul Ghani.
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3. Sardar Bachan Singh.

4. Mehta Ranbir Singh.

5. Lala Kedar Nath Saigal.

6. Mohammad Ahmed Sahib, Member Parliament.

7. Maulana Habib-ul Rehman.

8. Sardar Mohan Singh Sahni.

9. Chaudhri Yasin Khan, Meo leader of Gurgaon.

10. Sardar Kulbir Singh, brother of the late Sardar Bhagat Singh.

11. Hafiz Mushtaq AH.

This good-will mission consisted of eleven men. We have 
received intimation from the Government of India that it has decided * 
to send another good-will mission to Pakistan under the leadership 
of Shri Bim Sen Sachar.

Shri Bhim Sen Sachar : I have not yet accepted that invitation.

Chief Minister : That is a different matter'. Then, Sir, it was
said that bv withdrawing 31 iron and steel scandal cases, the 
Government wanted to hush up the black-market cases. I would 
explain why these cases are withdrawn. Under the Iron and St3el Cont
rol Order, the Government of India could delegate their powers. They 
delegated their powers to the Steel Controller, Calcutta. But the 
Steel Controller further delegated his powers to on Officer in-this State. 
This was against the rules In November, the Government of India 
realized that they should have delegated powers to 'the State 
Government. Consequently, they issued a new order in November 
regarding the delegation of powers. Hence no cases could be instituted 
against the permits issued before November, because they were 
illegal. It was due to this fact that the 31 cases which related to 
the permits obtained before November, were withdrawn.

Then, Sir, it has been said that the posts of the Commissioners 
should be abolished. Similarly, the number of the posts of the 
Financial Commissioners and the Chief Engineers is considered too 
much. This criticism implies that we spend more than what is 
necessary. Sir, under the rules, appeals lie to the Commissioners
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in a number of matters. In the matter of land revenue and trans
port, appeals lie also to the Financial Commissioners, in. other 
States, for instance Madras, where the posts of Commissioners have 
been abolished, a Board of Revenue consisting of three members, each 
of the rank of a Financial Commissioner, has been set up. So long 
as the House does not amend the existing law on the subject, provi
sion has got to be made to execute it. In U. P., the Government 
reduced the number of Commissioners ; but after some experience, 
they again had to increase their number. It has been complained 
that we have three Financial Commissioners. I may 
inform the House that one Financial Commissioner was 
necessary to cope with the Revenue work. The second has 
been entrusted with the work of GroVV-^ore-Houd Campaign. Ever 
since the beginning of this campaign, tne Work had not been actively 
carried on. Similarly, there was the need ot a Financial Commissioner 
to cope with the growing work of development schemes. It was felt 
that there should be an officer higher in status than the Deputy 
Commissioner to get work from him, in connection with the Grow- 
More-Food Campaign Consequenly, one Financial Commissioner was 
put in charge of food. He was also entrusted with the work of 
Industries Department. The other Financial Commissioner deals with 
Rehabilitation and now he has also been appointed Administrator, 
Capital Project. The universal practice is that for a certain amount 
of work, a minimum set of officers is necessary.

If there is some increase in the amount of work, it can be 
distributed among the existing officers but if the amount of work 
increases out of ail proportion and the existing set of officers are 
unable to cope with it, it becomes essential to increase the strength of 
the staff. It was on account of this increase that there was a need for 
three Chief Engineers in the Irrigation Department. At first there were 
two posts of Chief Engineers. One of them was incharge of Establish
ment and Running Canals. The other performed functions in connection 
with Bhakra and Nangal projects. He was also incharge of Irrigation 
Research Institute. The third was needed because it was not possible 
for one Chief Engineer to cope with the work in connection with new 
canals and supervision of Bhakra and Nangal projects and the existing 
canals. Moreover, after partition the work increased because of the 
canal dispute between Pakistan and India. The dispute is still
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unsettled and the work that has increased requires the attention of a 
Chief Engineer. There are certain new projects in hand, for example, 
the Harike project which is a scheme of about eighteen crores. 
This project is also with the Chief Engineer of Bhakra. So on account 
of such increase in Irrigation work it was essential that another Chief 
Engineer should be appointed.

My hon. Friend Sardar Swaran Singh has raised an objection 
that the distribution of controlled articles has not been carried out 
with the help of co operative societies. In this connection, I wish to 
inform the House that we'have tried our best to open such societies 
wherever possible and to carry out the distribution through them. 
For instance, sugar is distributed at 258 places through co-operative 
societies. Foodgrains are distributed through such societies at 156 
places and seeds at 61 places. There is no control on kerosene oil now 
but when there was control it was distributed through such societies 
at 105 places. So it is quite clear that so far as we can we have been 
doing such work with the help of co-operative societies.

Sir, it has been stated that we wTon’t be able to build our capital 
before some years. In this connection, the example of Orissa has been 
cited. I can, for the present, say this much only that I know that
a contract for Orissa capital is with one of the non. Members. But 
I cannot say why there is any delay in the building of the capital of
Orissa. As far as our capital is concerned, I can assure that early 
steps are being taken for its successful completion.

Another matter which has been raised is regarding 
the construction of resin nnd cement, factories in the Punjab. 
So far as cement factory is concerned, it costs, if I am not 
making a mistake, a sum of rupees eighty lakhs. We can take the 
money out of Bhakra Fund, as has been suggested, only with the 
advice of the Central Government because it is the Central Govern
ment which is providing us money for the purpose. We had discussions 
with the Central Government on this matter and many aspects of the 
problem were considered. For running a factory the Government has 
either to keep its own manager or it has to appoint some managing 
agency and the factory should belong to the Government itself. 
Another alternative is that the Government may have controlling 
shares in it or it may have only token shares. In any case, so far 
as c ment factory is concerned, it has to be run by the Government and 
as the hon. Members know, at present we are not in a position to do*
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so on account of having very few trained officers for the purpose. 
If we resort to the second alternative i.e. we appoint managing agents, 
then the purpose for which the hon. Members desire to have such 
a factory started is not going to be served. In India, the Associated 
Cement Company manages the cement factories. The Government 
of India asked us to have discussions with other factories for this 
purpose and to get their advice. So the hon. Members can see that
it is not the fault of the Punjab Government.

•

As regards rosin factory, of course, tenders were called by the 
Government ; but later on it came to the knowledge of the Government 
of Punjab that there was not enough rosin in our State for such a 
big factory. In Hoshiarpur there is production of rosin on a small 
scale but it is utilized locally. In Himachal Pradesh, there is a small 
factory of rosin. But for a big factory Punjab alone cannot spend. In 
Joint Advisory Council of the Punjab, I êpsu and Himachal Pradesh, the 
matter came under consideration and it was felt that a joint effort 
should be made for starting such a factory and that the State of 
Jammu and Kashmir may also be invited to join. If such joint 
efforts are made, it is possible to start such a large factory, otherwise 
Punjab alone cannot do so.

It has been stated by some of the hon. Members that the 
Government does not provide any encouragement to the hosiery and 
metal industries. For the information of the hon. Members I would 
like to state that there is control on cotton yarns As regards silk and 
wool yarn, it is mostly imported. Whenever the persons concerned 
expressed a desire, the Government approached the Central Government 
and procured licence for import for them. As regards metals, the hon. 
Members are aware that there is control on most of them.

It has been said that I used to make speeches criticiz;ng the 
policy of the then Government of the Punjab with regard to Education 
in 1938 33 and that now I am speaking against College and High 
School Education wherever I go. In this connection, I beg to submit 
that my views are that basic education is more important under the 
present conditions. In my opinion, and I think I am right in holding 
this opinion, basic education is the need of the hour and schemes of 
basic education should find piiority. Education should be given 
through agriculture. For all schemes of education to be successful, the
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fundamental need is that of' trained teachers. So we have already
•

started two schools for the training of teachers in basic education in the 
State. We are going to start another school shortly and it is our 
desire that there should be one such school for every aisMct, This is 
for new teachers. For old teachers, we are making an gements for 
having refresher courses. The importance which I j. 'e on basic 
education does not mean that I am against higher and university 
education.

Then, Sir, special pay given to certain officers has come in for 
severe criticism. I may point out that if I place all the details regarding 
this matter before the House, then I may not be able to touch other 
points which call for a reply. I, therefore, pass on to other objections 
that have been raised by my hou. Friends. One of the objections is * 
with regard to the grant of dearness allowance to the officers. I fail 
ro understand why my hon. Friends have t>aken exception to this.
On the one hand they plead for the enhancement of grades of pay to 
the Government servants and on the other they object to the dear
ness allowance being paid to them. I may point out that the dearness 
allowance is increased in a certain proportion to the rise in the cost 
of living. If the prices come down, it is also reduced in the same 
proportion. But if instead of making an enhancement in the dearness 

•allowance, the scales of salaries are revised and the salaries are increa
sed, then with the reduction in the cost of living, it will not be possible 
for the Government to reduce the salaries. I, therefore, feel that tho 
Government has discharged its duty honestly by gran-Fag dearness 
allowance to the government servants.

Then, Sir, much credit has been given by my hon. Fri ads to 
the Unionist Government for putting an end to the Sahukara system.
I was also a member of the Assembly at that time when legislative 
measures restricting the activities of the money-lenders were passed 
by that Government. Now my speeches are quoted in that connection. 
But I would refer them to my speeches which I delivered in connec
tion with the Agrarian Bills. They should also take 'nto considera 
tion the amendments put forward by the Congress rty to those 
Bills. Although at th*at time the same were rejected by die Unionist 
Government, yet later on experience showed to the Unionist Govern
ment that our amendments were most reasonable and it had to 
bring in amending Bills to the parent Acts for purposes of incorpora
ting the spirit of our amendments. But as you are aware, Sir, as a
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result of this legislation another class ‘sahukars’ came into exist
ence. They were agriculturist money-lenders and these privileged 
capitalists exploited the peasants like anything. It is no exaggera
tion to say that these agriculturist ‘sahukars’ have proved worse 
Shy locks to the poor peasants. They have surpassed even these 
money-lenders who were obliterated by agrarian legislation. In 1939, 
a third amendment of the Punjab Alienation of Land Act was put 
forward with this express provision that no landlord could take 
possession of the land of the debtor till a period of three years had 
elapsed. We had brought this fact to the notice of the Government 
at that time that if this provision was adopted, then a creditor 
sahukar would purchase land bom another sahukar and then get 
it exchanged with another creditor sahukar but no heed has been 
paid by my hon. Friends to what we said at that time. Then due to 
the outbreak of hostilities, the indebtedness of our’ province was 
reduced to a considerable extent. Now that money-lender is-- no 
more it is our fercent desire that the agriculturist money-lender 
should also go as he has proved a worse substitute for the non
agriculturist sahukar I hope land reforms of far-reaching nature 
would be introduced for the amelioration of the hard lot of the 
poor peasant and the same will have full support of the House.

Then, Sir, objection has been taken to the demand for money 
for meeting the expenditure incurred in connection with the Land
Reforms Committee. It has been said as to why a provision should be 
made for this Committee when it has not accomplished any task 
worth the name. I may tell the detractors of the Land Reforms 
Committee that this Committee is scrutinising and tackling the 
pro lem of the occupancy tenants. I may say for their information 
that it has submitted its report and on its bas?s a Bill has been 
prepared, which is to be considered by the Cabinet. If the House so 
desires, this legislative measure will be brought forward for its 
consideration during this very session.

Then, Sir, Government has been blamed for not abolishing 
Zamindari in this State. I vant to encpilre one thb.g from inv hon. 
Friends wno have vehemen'Ty criticised the Government on this 
account. They recommend that the maximum pay of a salaried person 
should be fixed at Rs. 1000/- per mensem, but may I ask whether they
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know of any zamindar in any village who gets an income of 
Rs. 12G00/- per annum from his land. Should we not permit a 
zamindar to retain such land as would give him an income of 
Rs. 1000 per mensem ? Will my hon. Friends tell the number of such 
zamindars who possess so much land as to get an income of Rs. 12 
thousand a year ? I may tell them that in this State there is very 
little difference between a zamindar-aland-owner and a peasant. 
As a matter of fact ihe literal meaning of the word zamindar’ is 
the owner of land. But the instances which my hon. Friends quote 
with regard to the abolition of Zamindari are from Uttar Pradesh, 
Bihar and Madras etc. In those States, we find Taluqdars possess
ing huge areas of land. But can anybody say that Taluqdars exist 
in the Punjab State? Punjab is not rich in this commodity. Can 
anybody tell the number of such capitalists? If no-, then how can 
this Government develop the mentality of capitalists? So far as I 
am concerned, I am one of the few hon. Members who have neither 
land in a village nor any property in a town. I, therefore, think 
that it is not fair on the part of rny hon. Friends Jlo dub me as a 
capitalist or a sympathiser of the capitalists. My friend over there 
has pointed towards my ring, I may tell him that I do not deny its 
possession. But this is not land existing either in a village or a town 
nor does it indicate any share of a Joint Stock Company. This is my 
personal property. I am a labourer and by dint of labour and 
industry I earn my living. Providence in Its infinite kindness 
placed my parents in such a position that they enabled me to earn my 
living by'honest labour. I think I have not the least connection 
with capitalists either in action or thought. When this is so, how can 
I run the administration of the Government on capitalist lines. I am 
of the opinion that it is the bounden duty of every government to 
work for the good of the poor and make solid efforts to improve the 
hard lot of every man in the State to such an extent that he is able to 
earn a living wage. _

Then, Sir, I feel much pained to find that my hon. Friends try 
to bring in the name of the Father of the Nation in every little matter. 
It has been stated by an hon. Member that there have been 132 case 
of abductions of Harijan girls and he further on remarked that if the 
Father of the Nation had been alive, what would he have thought of 
this. My hon. Friend, when making a mention of this matter, was in 
possession of full facts about it and he should have thought ten times
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before bringing in the name of Mahatma Gandhi He knew what the 
percentage of abducted Harijan girls was; so he should have been
chary of making reference to that great Sage. I am not putting up 
any defence against his statement. I rather want that up women 
should be accorded the greatest respect by men- I wish that women 
should develop in themselves such moral power that if ever a man 
casts a malignant or an evil eye on a woman, he should meet 
retribution there and then. I may tell the House that law and order 
cannot set things right in this matter. What is needed is the building 
of character of men so that they may eschew the idea of abducting 
innocent girls. This is possible only if the pubiic cooperates with the 
Government by putting moral pressure on such perverted persons who 
commit abductions. But then to decry the BudgH simply because 
Government has not provided money for the stoppage of abductions 
of women does not find favour with me. This argument does not 
appeal to me.

Further, a mention has been made of the share of Harijans 
in tht services. It has also been stated by the same hon. 
Member that 15% posts in the services fixed for the Harijans 
are not filled from amongst them. I would like to make it clear for 
the information of my hon. Friend that Government has already fixed
15% share for the Scht duled Castes in the services. Asa matter of 
fact it has aheady been decided that in future 15% vacancies in the 
services should be filled from amongst the people belonging to 
Scheduled castes, provided persons with the requiste qualifications are 
available from amongst them. It has also been stated by my hon. Friend 
that highly-educated people are found amongst them. 1 admit, Sir, 
that there are graduates and law-graduates, as referred to by my hon. 
Friend in the course of his speech, amongst them. But it does not 
mean that they should be appoi ted on such posts where they wil* 
prove misfits. For instance, if an engineer’s post is to be filled and a 
Harijan who is a mere graduate applies for this post, then would it be 
advisable to appoint him ? I do not think my hon. Friend 
would like that. However, 1 may assure my hon. Friends that the 
share of our Harijan brethren in teivices would be secured to them.

Further, I have to say with deep regret that the conflicts are 
widening in the rural areas of our State and if these are not put an 
end to, I am afraid these conflicts resulting in quarrels may take a



Central Discussion of the Budget ( I ! )  63

very serious turn. The same type of conflicts had also arisen in 1947, 
after the Partition, but we were able to control the situation after 
some time. Now it has been found that these conflicts have again 
arisen in some districts. I am of the opinion that so far as the 
bitterness that has been created in the rural areas is concerned, it is 
not the time to find out as to who is responsible for its creation, but 
the crying need of the hour is to put an end to such unfortunate 
happenings as these are detrimental to the interests of both the 
people and the State. In the absence of any amicable relations 
between the Zamindars and the Harijans who are being boycotted in 
the rural areas these days, the former would be put to a lot of 
inconvenience at the time of harvesting. If in a village zamindars go 
on making their progress towards prosperity while the condition of 
the poor people living there remains un-changed, then it cannot be 
said that that village has made any progress. If there is a store of 
wheat in a village and the poor people living in it ate on 
the verge of starvation and are not provided with any food 
simply because they belong to a particular section of population, 
then it must be said that we have failed to follow the traditions 
of civilization. After all what use is that store of wheat in a 
house if the next door neighbour has to starve? Similarly, 
if our Harijan brethren who, prior to these conflicts, were working 
with their zarnindar brethren, refuse to do their work, then I must say 
that they are not fulfilling their duties, and their refusal to do their 
duty is again detrimental to the .interests of our country imd the State. 
I am not oblivious of the fact, Sir, that the responsibility of setting 
these matters right also r,sts with the Government. As a matter of 
fact, it is one of the functions of the Government to put an end to 
lawlessness in every corner of the State Ii this work is to be done by 
the Government alone them it will have to resort to force and also 
make arrests. But I think that the conflicts that have arisen in the 
rural areas can best be stopped by amicable settlement than through 
the interference of the Government. As a matter of fact, it is the 
intention of the Government to use force only at very few places 
where its use is absolutely necessary, otherwise we wish that these 
disputes should be amicably settled by mutual understanding. If 
there are harmonious relations between the different classes of people
such communal happenings do not occur. However, I would like to 
assures my hon. Friends that the Government will take necessary
measure to case communal tension wherever it exists. Through, you 
Sir, I would like to appeal to the hon. Members of this House and also
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the people of our State outside that they should lose no time in moving 
from village tc village to bring about an atmosphere of ̂  good-will and 
understanding in the rural areas. This and this alone is the crying 
need ef the hour. I would also like to impress upon my hon. Friends 
that the best method of dealing with such a situation and ending the 
unhappy state of affairs is by common and united effort and that 
none of us here should hesitate to do all that we can to maintain 
harmonious relations in the rural areas even though we may have to 
beg for these. (Cheers).

There-is yet another important matter towards which I would 
like to draw the attention of the hon. Members of this House, and 
that is regarding the. services. My hon. Friends must have read in 
the Tribune what our Prime Minister has said, while paying a tribute 
to the services, in the Parliament yesterday. He has observed that 
after the attainment of the Independence the services rendered us a 
viauable help in running the day-to-da^ administration of the Govern
ment. I would like to submit, Sir, that hon. Members are quite- 
justified in advancing criticisms against the Government with a view to 
pointing out its failings in matters relating to its day-to-day administra 
ticn. What I wish to point out is that so long as the criticism is healthy 

it  is all right. But it is really a matter of deep regret that some of 
my hon Friends have in the course of their speeches made undue 
criticism of the officials of our Government and have gone even to 
the extent of mentioning their names on the floor of this House. As 
a matter of fact, it has been a convention that an officer who is not 
present to defend himsell on the floor of this House should not be 
attacked and subjected to scathing criticism. It does not behove my 
hon. Friends to take undue advantage of their position and thus make
personal attacks on the officers who are not in a position to defend 
themselves on the floor of this House. I am sorry that in spite of my 
oft-repeated appeals, my hon. Friends have not desisted from such un
healthy and uncalled-for criticisms on the floor of this House 
as are detrimental to the interests of the administration of our 
State. Such scathing criticisms have very bad repercussions 
on the efficient and honest work of the officers- I 
may, however, bring this point home to my hon. Friends that the 
honest officers, who while discharging their duties do not hesitate to 
do what they think just and reasonable, get discouraged when tin y 
find themselves subjected to scathing criticism and particularly when
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they find their names being mentioned on the floor of this House. 
These officers, who, while discharging their duties would not mind even 
displeasing anybody in the interests of the administration, whosoever 
he be, would naturally feel that their honesty and hardwork has not 
stood them in good stead as they would not like that their names should 
have been mentioned and that they should have been subjected to 
vehement criticism on the floor of this House for no fault of theirs. 
On the other hand, if these officers resort to favouritism and keep 
all those people in good humour who criticise them from time to time 
then they would not be performing their duties in the true sense of 
the word and in that case the responsibility for creating such a state 
of affairs would naturally fall on us all. Under the circumstances 
we should create an atmosphere which would be instrumental in 
making these officers realize that while discharging their duties they 
should do what they think just and reasonable even at the cost of 
displeasing others. It realty ill-behoves some of my hon. Friends to 
mention the names of officials and advance unnecessary and uncalled 
for criticism against them when they cannot defend themselves on the 
floor of the House and when they are already discharging their duties 
honestly and efficiently and who while carrying out the instructions
of the Government do not mind putting themselves to inconveniences.

I take this opportunity of requesting my hon. Friends not to 
resort to such practices in future as these are detrimental to the 
interests of both the people and the Government. I have no hesita
tion in admitting the fact, and as I have already made it clear in 
unequivocal terms both inside and outside this House, that there are 
some black she^p in our services These black sheep not only bring 
dirrepute to the services they belong to but are a standing disgrace to 
the fair name of the Government.

Shri Ram Sharma : How many of these black sheep are there
in the services ?

Chief Minister : The hon. Member can himself judge that. But
I am not going to accept the position that 90 per cent officers in the 
services are corrupt, (Cheers). If there had been so much corruption 
in the services, as has been maintained by one of my hon. Friends, then 
I am sure, our State would have been ruined. Howevar, I would like 
to make it clear, and I say it with all the emphasis at my command, 
that the number of the efficient and honest Government servants of 
our State is far far Greater than those of any other State in the whole 
of our country.
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[Chief Minister]
Further, und. r the provisions of the New Constitution, our powers 

have been curtailed. Moreover, I did nit want to centralize all the 
power in my hands. If I had exercised ail the powers then I do not 
think any hon. Member would have dared to take recourse to any 
unnecessary and uncalled for criticism on the floor of this House.

Then, Sir, a high official has been subjected to a scathing 
criticism on the floor of this House because he decided to transfer a 
Naib Tehsildar. Do my hon. Friends want that no transfer of any 
Naib Tehsildar be brought about when it is neces ary in the best 
interests of the Administration? Hovv can the officer in question be 
blamed for transferring a Naib Tehsildar when this work forms part of 
his normal duties? Should we condemn him for making transfers 
simply because this subject falls within the purview of his normal 
duties? I would, however, refrain from repeating the language which 
has been used against him.

Then again, it has been said that action should not have been 
taken against two fficers who, it is alleged, were not responcible for 
helping another officer against whom enquiry was being conducted by 
the Government. If my hon. Friend who has made this allegation 
wants to convince himself he should see me and I will show him the 
records of these two officers against whom action *has been taken by 
the Government.

Sir, if we do not take strong action against such pers >ns who 
make undue interference in the work of the administration, then the 
work cannot run smoothly. At the same time, we leel that we have 
sometime to shield the Government servants from public accusations. 
But the Government has never hesitated to d al firmly with corrupt 
Government servants by inflicting punishment upon them. If we 
show leniency to the wrong-doer on account of his-family connection 
then I think we will not be able to improve the standard of admini
stration. I have been closely associited with the work of administra
tion even during the pre-partitioned days At that time when we 
were dividing the assets of the Government the officers helped us a 
great deal in collecting the necessary information. Now alter the 
partition every man has be'run to feel that the Punjab has been able 
to stand on its own feet in a short space of time. Two or three days
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back Commerce and Industries Minister of the Government of India 
Mr. Harekrishna Mehtab, while addressing the meeting of the 
Punjab Chambars of Commerce, congratulated the Punjabis by saying 
that they had shown exemplary spirit of initiative and enterprise in 
managing to stand on their own legs once again. The Prime Minister 
of India was also highly impressed with our task of rebuilding the 
life of our State. The hon. Members must be knowing as to who are 
responsible for bringing about such a substantial progress in our State, 
When country has put a heavy burden of responsibilities, on our 
shoulders we can only discharge these in the best possible manner 
if whole-hearted co-operation of services is forthcoming. I will,
therefore, be failing in. my duty if I were not to express my thanks to 
the services for their help and co-operation to the people and Govern
ment and for their satisfactory discharge of duties towards our 
citizens, The officers have worked in close co-operation with the 
Government and have always shown steadfast devotion to their duty 
in carrying out the policies laid down by the Government I feel 
' hat but for their co operation and help it would have been difficult 
to carry on the work efficiently. I am of the opinion that no Govern
ment can function efficiently if there is non-co-operation by the 
services or by people and in such a case the Government has to 
experience some kind of difficulty at every step In the present state 
of affairs'I hope our constituents whom we represent in this House 
will also feel grateful to our services for their co-operatfon in the task 
of carrying on the administration of the State. *

* Frankly speaking, I should say that it is my earnest wish that our 
party should be returned in majority in the coming general elections. 
But at the same time I must say that the elections should be fought 
in such a way that there is the least objection or complaint about any 
influence or pressure having been exercised by any officers on our 
behalf. This underhand methods of enlisting support of officers must 
be avoided. We had already a bitter experience of taking recourse to 
such methods. In the year 1946 the Unionist Party mainly depended 
on the sphere of influence of Government officers. The result of this 
was that Muslims developed a communal outlook which eventually 
led to the partition of the Punjab. If we ask our officers to become
communal minded then we will be ncourging separatism and disrup
tion which step will be fraught with dangerous consequences for the
State. Under the Government Servants Conduct Rules, no Govern
ment servant can associate himself with any political party whether it



(11) 68 Punjab Legislative Assembly [)6tli March, 1951

[Chief Minister]
may be Congress or Akali Party. I must, therefore, mike it clear 
that if any Government officers are found to be acting with a 
communal bias or showing undue favour to anybody on communal 
grounds they will not be spared. They must do their dutv equally to 
everybody without any communal or political considerations. I do not 
like that Government servants should dabble in politics. They are, 
however, free to hold their own views but cannot take part in political 
activities. If any Government officer takes part in political activities 
he will be guilty of dereliction of duty. I am a humble soldier of 
the Congress and this organisation has entiusted to me the duty of 
serving the people of the State. I am, therefore, here as a servant of 
the people. I will have every consideration for such officers who 
discharge theirMuties honestly. But, at the same time, I would like 
to sound a note of warning that any black sheep among the Government 
servants, wherever and whenever found, will not be spared.

From whatever has been said here it appears that there is no law 
and order in the State but fortunately the position is just the reverse of 
what has been said. "I admit that the conditions are not such as I 
would wish but Rome was not built in a day. If we continue to work 
with the same zeal there is no reason that our efforts may not be 
crowned with success. To me personally the failure may be immaterial 
but my successor will realise that the lines on which we have worked 
are such that will surely take forward our country to progress and 
prosperity. With these words, Sir, I thank you and the House.

The House then adjourned till 2 p. m on Monday 19th March, 1951.
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PUNJAB LEGISLATIVE ASSEMBLY
3RD SESSION OF THE FIRST PUNJAB LEGISLATIVE ASSEMBLY

Monday, the 19th March, 1951.

The Assembly met in  the Assembly Chamber, Simla, at 2 p. m. of the 
Clock. M r. Speaker (the hon. Sarda«• Kapoor Singh) in  the Chair.

STARRED QUESTIONS AND ANSWERS.

CENSUS OPERATIONS IN THE STATE.

*3017. Shrimati Sita D e v i: Will the hon. Minister for Public
Works be pleased to state :—

(a) the names of places (district-wise) where untoward incidents 
happened during the current Census Operations in the State ;

(b) whether the culprits have been brought to book at Jagadhri, 
where a murder took place during the current Census ;

(c) whether any cases of the high—handedness o f certain persons 
in forcing the rural people to show a particular language as 
theirs in the language column of the Census Register have come 
to his notice ?

The hon. Captain Ranjit Singh :

(a) Jagadhri and Ludhiana :

(b) the matter is sub-judice :
\

,  (c) some allegations o f  this kind have been made in Jullundur
district. An enquiry into them is being held.

Shrimati Sita Devi : What action has been taken by the Govern
ment in connection with the inquiry ?



Minister : Different action has been taken at different times and
at different places,

Shrifnati Sita D e v i: What action has been taken by the Govern
ment in connection with the murder which was committed in village 
Ludhar, District Jullundur ?

Mr. Speaker : That matter might be sub-judice,

Mehta Ranbir Singh ; What was the number of such cases ?

Minister : The hon. Member should give notice for knowing the
number of cases*

Shrimati Sita D e v i: What action did the Government take when
some houses in a village in District Jullundur were set on fire and some 
Harijans were kidnapped ?

Minister ; Action was taken according to law of the land.

Shrimati Sita Devi : This is what I want to know. I ask what
action has been taken under the law of the land?

M inister. It is not possible to give the details of action taken 
Without notice.

Shrimati Sita D e v i; But is the hon. Minister aware o f these 
incidents ?

Minister : I am not aware of the details at present.

Shri Ram Sharma : It has been said that no incidents took place
anywhere except at Jagadhri and Ludhiana. I ask were not such 
incidents likely to happen at Rohtak if Section 144 was^not promulgated 
by the Deputy Commissioner ?

Minister : Thanks for the information.

Shri Ram Sharma: Did the Government get some information 
that such incidents were likely to happen at places other than the two 
districts above mentioned?

Chief Minister : The hon. Member will get his answer in a 
subsequent question.
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STARRED QUESTIONS AND ANSWERS. (12)3

PUNJAB CIVIL SERVICE EMPLOYEKS.

*3013. Shrimati Sita Devi: Will the hon. Chief Minister be
pleased to state:—

i(a) whether the attention of the Government has been drawn to 
a resolution passed at the Conference of the Punjab Civil 
Service (Executive) Employees on 21-1-1951 at Jullundur 
wherein they had placed their grievances in respect of the 
injustice done to them in ignoring and superseding their 
rights 1 /

f(b) whether the Government intend to redress their grievances ; if 
so, how ?

The hon. Dr. Gopi Chand Bhargava :
(a) No.
(b) Does not arise.

Shri Ram Sharma : Was a conference of the P. C. S. officers held
at all, and if one was held, did they pass any resolution with a view to 
place their grievances before the Government ?

Chief Minister : The attention of the Government has not been 
drawn to any resolution that may have been passed.

Shri Ram Sharma: Is not the Government aware that these officers
passed a resolution for the sole purpose of placing their grievances 
before the Government ? Did not the Government find these things in 
the papers ?

Chief Minister : At any rate, the attention of the Government has 
not been drawn to any such resolution*

Shri Prabodh Chandra : Did not these officers represent to the
hon. Chief Minister that their rights were being trampled over ?

Chief Minister: No such representation has ever been placed
before me. Well, I can say that I participated in their dinner and also 
replied to the address that they presented to me.

Shri Prabodh Chandra: Did not that address contain any
grievances in addition to the praises of the hon. Chief Minister ?

Chief Minister : The situation in regard to their complaints and 
grievances was explained to them.



Shri Prabodh Chandra : What was their complaint P Did they
not complain that most senior officers among them were being 
superseded by the favourites of the hon. Ministers ?

^  Mr. Speaker : No reflections please.

Shri Ram Sharma : Did they not complain that an officer of the
Provincial Civil Service (Judiciary) had been unduly put over their 
head in the Civil Supplies Department ?

Mr. Speaker f  Next question.

MOBILE DISPENSARIES IN THE STATE.
*3022. Dr. Sant Ram Seth : Will the hon. Chief Minister be pleased 

to state: —

(a) whether any mobile dispensaries were started for the treat 
ment of patients in the rural areas in the State; if so, the 
number of such dispensaries;

(b) the number of patients treated in those dispensaries so far ;

(c) the annual expenses incurred on them ;

(d) if the answer to part (a) above be in the negative, whether the 
Government contemplate starting mobile dispensaries in the 
rural areas in the near future ?

The hon. Dr. Gopi Chand Bhargava :

(a) No.

(b) & (c) Does not arise.

(d) No.

Dr. Sant Ram Seth: Is there any such scheme under the consider
ation of the Government ?

Chief M inister: None so far.

Chaudhri Faqir Chand: Does the Government intend considering 
any such scheme ?

Chief Minister : This is a request for action.
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STARRED QUESTIONS AND ANSWERS. (12)5

INCOME FROM SALES TAX IN THE STATE.

*3023. Dr. Sant Ram Seth : Will the lion. Chief Minister be
pleased to state :—

(a) whether it is a fact that the income from sales tax has 
increased ten times in the State during the year 1950-51 ;

(b) the number of prosecutions made under the Sales Tax Act in 
the State together with the number of convictions in which 
fine was imposed separately;

(c) whether Government is aware that a large number of people 
still evade this tax ; if so, what measures the State Govern
ment propose to adopt to check this evil ?

The hon. Dr. Gopi Chand Bhargava :

(a) No.

(b) Nil. *

(c) First part. Yes.
Second part. Measures to stop the evasion of sales tax are 
under the consideration of Government.

Shri Ram Sharma : But how much has the income gone up owing
to Sales Tax?

Chief Minister: I would refer the hon. Member to the Budget.

CASES SENT TO THE ANTI-CORRUPHON COMMITTEE.
*3025. Dr. Sant Ram Seth: Will the hon. Chief Minister be

pleased to state :—

(a) the total number of cases in the State so far sent to the 
Anti-Corruption Committee for investigation ;

(b) the number of cases out of these referred to in part (a) above 
sent to the couits for trial along with the names of persons 
involved together with the number of convictions and 
acquittals separately;

(c) the number of those cases which were enquired into but which 
due to want of sufficient evidence were dropped ?



The hon. Dr. Gopi Chand Bhargava :
(a), (b) and (c)

The Anti-Corruption Committee does not itself undertake 
the investigation of any cases, but causes them to be 
investigated either by the Special Inquiry Agency or by 
district or departmental authorities concerned. If information 
is required in respect of cases entrusted to the Special Inquiry 
Agency or the authorities concerned, I would be glad to 
supply it.

CRIMES COMMITTED IN BASTI SHEIKH, JULLUNDUR.

*3041. Shri Bhagat Ram Chodha: Will the hon. Chief Minister
be pleased to state :—

(a) the total number of crimes committed in Basti Sheikh within 
the jurisdiction of Police post No. ^  Jullundur during the 
years 1949 & 1950 separately ;

(b) the reasons for the increase in crime ?

The hon. Dr. Gopi Chand Bhargava :

(a) 1949 ... 11.
1950 ... 20.

(b) The excess of 9 cases in 1950 is partly accounted for by 4
cases under section 61 of the Punjab Excise Act, I of 1914, 
1 under the Essential Supplies (Temporary Powers) Act and 
1 under the Prevention of Corruption Act indicating increased 
police activity against illicit distillers, black marketers and the 
corrupt people.
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MEETINGS OF THE LABOUR ADVISORY BOARD.

*2959. Shri Amar Nath Vidyalankar: Will the hon. Minister
for Labour be pleased to state

(a) the number of the meetings of the Labour Advisory Board 
held during the year 1950 together with the principal decisions 
arrived at ;

(b) the decisions referred to above so far implemented ?



STARRED QUESTIONS AND ANSWERS. (12) 7

The hon. Shri Prithv.t Singh Azad :
A statement containing the necessary information is placed on the 

table1. N
Shri Amar Nath Vidyalankar: Has the Expert Committee

referred to under item 6 of the statement been constituted ?

Minister : The Government had a mind to appoint such a
Committee but its appointment has been considered unnecessary for 
the present as minimum wages have been fixed for certain classes of 
labour. However, if the fixation of minimum wages does not solve the 
problem of the textile workers, the matter will be put up in the next 
meeting of the Advisory Board.

Shri Amar Nath Vidyalankar : Is it not a fact that the question
of standardization of wages for the textile workers has nothing to do
with the minimum wages which have been fixed ?

Minister : Certainly, the minimum wages have nothing to do
directly with the question of standardization of wages for the textile 
workers but it will be admitted that wages of one class of workers do 
affect the wages of other classes of workers.

Shri Amar Nath Vidyalankar: In view of the fact that the
largest number of labour disputes occur in the case of textile labour, 
does the Government not think it advisable to constitute an Expert 
Committee to study this question ?

Minister : As the conditions have changed with the fixation of
minimum wages, the Government did not consider it necessary to set 
up the Expert Committee. If, however, it is considered essential to 
constitute this Committee, the Government will have no objection in 
doing so.

Shri Amar Nath Vidyalankar : Has the fixation of wages in the
case of other industries in any way brought about improvement in the 
condition of textile labour ?

Minister: Yes, the fixation of wages in the case of other
industries is sure to have some effect on the textile industry labour also. 
If, however, the Government of the Board considers it necessary to set 
up the Expert Committee, it will gladly do so.

1 kept in the Library.



Shri Amar Nath Vidyalankar : Will this matter be placed before
the Board ?

Minister : When a meeting of the Board is held, all such matters
come before it.

Shri Amar Nath Vidyalankar: Is the scheme of fixation of
minimum wages likely to have some effect on the wages of Government 
servants belonging to the subordinate cadre ?

Minister : I can say nothing about this matter at this stage.
Shri Amar Nath Vidyalankar : The hon. Minister-has stated that

the Government is going to give effect to Industrial Housing Scheme. 
May I know if some expert department or engineers have been 
consulted with respect to it, so as to avoid those defects which were 
said to exist in the case of other houses constructed by the Government ?

Minister: Our Housing Scheme has been framed in the light of
such schemes already in force in some other parts of the country. In 
addition to that we have consulted our engineers, and no defects are 
likely to exist in the construction of these houses.

Shri Amar Nath Vidyalankar: With regard to retrenchment, the
hon. Minister has stated that a questionnaire was circulated sometime 
ago. May I know as to when it was done ?

Minister: My hon. Friend is himself a member of that Committee.
If he and other members of the Committee have sent their replies to 
that questionnaire, the matter will be placed before the Board at its 
next meeting.

Shri Amar Nath Vidyalankar : When was this questionnaire sent
to the Regional Board and*by which date were they asked to send their 
replies ?

Minister: The questionnaire was sent but I do not remember the
exact date when this was done.

Shri Ram Sharma: For which sections of labour the Govern
ment has fixed the minimum wages and for which sections this has not 
been done ?

Minister: As I have already submitted in part VI of the 
statement, the Government has fixed minimum wages in respect of
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STARRED QUESTIONS AND ANSWERS. (12) 9

labour engaged in (1) oil mills (2) tea plantations (3) Transport and 
(4) road building. A minimum wages committee has been appointed 
also for employment in agriculture.

Shri Amar Nath Vidyalankar: The hon. Minister has stated
that the matter has been sent to the Board of Economic Enquiry. 
When was it sent to the Board and at what stage is it now ?

Minister: I am sorry that 1 do not remember the exact date
when it was sent to the Board. I can, however, assure the hon. 
Member that the Government is taking necessary steps in this 
direction.

Shri Prabodh Chandra : Has the Government taken any practical
steps so far to provide relief to the labour or it has merely sent some 
schemes to the Government of India and has others under consider
ation ?

Minister: My hon. Friend is a member of the Board to which
all schemes for *he betterment of labour are sent. I wish to inform the 
House that the Punjab is the first State in India where minimum wages 
for labour have been fixed.

OPENING OF WELFARE CENTRES IN THE STATE.
*2960. Shri Amar Nath Vidyalankar : Will the hon. Minister

for labour be pleased to state :— *
(a) whether he is aware of the fact that during the last Budget 

session of the Assembly a promise was made on behalf of the 
Government that at least half-a-dozen Welfare Centres will be 
opened during the year;

(b) whether it is a fact that the Government has abandoned that 
scheme ; if so, the reasons therefor ?

The hon. Shri Prithvi Singh Azad :
(a) The recommendation was made by the Tripartite Labour 

Advisory Board and the Administrative Department prepared 
a scheme keeping the recommendations of the Board in 
view.

(b) Due to financial stringency the scheme could not be carried 
out.
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Shri Ram Sharma: The hon. Minister has stated that the 
Government could not enforce this scheme on account of financial 
difficulties. Could no part of it be given effect to ? „

Minister: On the receipt of recommendation of the • Labour
Advisory Board for the opening of Welfare Centres, the Government 
divided the problem into two parts. The Government had to enforce 
one part of it at its own expense and according to the second part the 
mill-owners had to be asked to open such centres. When this 
scheme was prepared, the Budget Estimates had already been finalised 
and the Government did not possess the necessaiy funds. It was, 
therefore, decided to give effect to that part of the scheme which the 
Government had to give effect to during the next year. The mill- 
ovvners have been asked to open such centres. The Government 
has put into effect the Housing Scheme as already stated by me.

Shri Ram Sharma : Have the millowners started Welfare Centres
at the request of the Government ?

Minister: Yes, most of the factory owners are giving full
co-operation to the Government.

Shri Ram Sharma : If there was no provision in the Budget for
the opening of these Centres, could not a Supplementary Demand be 
made for the same amount ?

Minister : The Government did not possess the necessary funds
to give effect to this scheme through its Labour Department. It was, 
therefore, given up this year but I can assure the House that we will be 
able to enforce it next year.

Shri Ram Sharma : What were those expenses which the Govern
ment could not afford to incur this year but it would be able to 
provide next year ?

Minister : I do not remember the exact amount.

Shri Amar Nath Vidyalankar: Is it not a fact that while
presenting the Budget, the hon. Minister-in*charge of Finance gave an 
assurance that Welfare Centres would be opened ? Why has no 
provision been made in ’the Budget for the next year also ?

Minister: I am not in a position to say anything.



Shri Amar Nath Vidyalankar : Was such assurance not given by
the Government last year ?

Minister : I don't remember.

STARRED QUESTIONS AND ANSWERS. (12) 11

FORMATION OF COMMITTEES OF THE EMPLOYERS AND 
EMPLOYEES UNDER MINIMUM WAGES ACT IN THE STATE.

*2497. Shti Ram Sharma: Will the hon. Minister for Local
Self Government and Labour be pleased to state: —

(a) the object and method of forming committees o f the repre
sentatives o f  the employers and employees ;

(b) whether the formation o f  such a committee under the 
Minimum Wages Act has been recommended for the Rohtak 
D istrict;

(c) whether Government has received any representation in this 
connection from the President City Committee, Rohtak; if so, 
its nature and the action taken thereon ?

The hon. Shri Prithvi Singh Azad :

(a) The object of the appointment of Minimum Wages Committee 
is to hold enquiries and advise Government in fixing the rates 
o f minimum wages. The method for constituting these 
committees is contained under Section 5 (1) (a) read with 
Sec* ion 9 of the Minimum Wages Act, 1948.

(b) The committee is appointed in respect of each scheduled 
employment* for the entire areas in the Punjab and not 
separately for any district;

(c) The President, City Congress Committee, Rohtak recommended 
tvro persons to be nominated as representatives of employees 
on the committee for public motor transport, who however 
could not be nominated as better persons were available 
among the representatives o f employees.

Shri Ram Sharma : May I know if  any official, appointed by the 
Labour Commissioner, to visit Rohtak actually went there to form the 
committees of the employers and the employees ?

/
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Minister: At the time when the Government had to collect
relevant information in this matter, Labour Inspectors were instructed 
to contact the employers and the employees engaged in a trade, for 
instance, Transport, so that the Government might get correct 
information. I think the hon. Member is referring to the letter in 
which he gave suggestions regarding the formation of such a committee 
at RofiTak.

Shri Ram Sharma: May I know if the hon. Minister is aware
that the President o f the City Congress Committee, Kohtak made 
certain complaints in that letter ? For instance, it was said that the 
Inspector did not reach there in time and the people went away after 
waiting for him for a long time and afterwards the Inspector made 
recommendations of his own accc^jd ?

Minister : I don't remember all these things. I can, however,
give the desired information, if the hon. Member gives notice.

Shri Ram sharma : May I know if it was also complained in that
letter that the representatives of the employers and the employees 
selected for that committee were related to each other ?

Minister : Even if this be a fact, it has not affected the decision
of the Government in fixing the minimum wages fixed by it. The 
information given by the Committee o f Rohtak related to Kohtak only 
and the Government iixed the minimum wages after consulting the 
representatives of the transport employees and employers of the whole 
State.

Shri Ram Sharma : May I know if the Government is aware of
the fact that when an officer is deputed by it to do a thing and he does 
not caie to contact the persons concerned in the matter, it creates 
disaffection against the Government ?

M inister: I thank the hon. Member for the information given by
him.

DESTRUCTION OF STANDING CROPS AT CHANDIGARH.

*2786. Shri Prabodh Chandra: Will the hon. Minister lor
Public Works be pleased to state whether it is a fact that the 
Government has destroyed the standing crops at Chandigarh; if so, the 
compensation given to those who lost their crops ?
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The hon. Dr. Gopi Chand JBbargava :

(a) Standing crops over an area of 4*33 acres had to be destroyed 
as the land owners inspite of previous warning had not 
removed the crops in time.

(b) Compensation to those who lost their crops has been assessed 
at Rs. 719/0/4 and is being paid.

Mr. Speaker : I find from the order paper that there is a courtesy
title before the name of every hon. Member but there is an exception 
in the case of Pandit Shri Ram Sharma.

Shri Ram Sharma : It has been done on my own instruction.

Mr. Speaker: I hope the hon. Member will not object to this
later on.

Shri Ram Sharma : Why should I object when this has been done
at my own request.

Shri Prabodh Chandra : May I know the area of land acquired
by the Government at Chandigarh ?

Cnief Minister: I require notice.

Shri Prabodh Chandra: I wanted to know if the hon. Chief
Minister is absolutely sure of the figure given by him of the land 
acquired at Chandigarh. I know that at the Capital site more than 
50 acres of standing crops have been destroyed but the hon. Chief 
Minister has the audacity to say that the crops on only 4.77 acres of 
land have been destroyed.

Chief Minister : So far as I am concerned, I am quite sure of the
figure given by me. I f the hon. Member has any information, there is 
no use asking the question.

Shri Ram Sharma : May I know if, in view of the acute scarcity
of food grains prevailing in the State, it is not advisable to allow the 
standing crops to ripe before the land is actually acquired by the 
Government ?

Chief Minister : We allowed the owners to remove the standing
crops from the land acquired by us. As regards the land which we 
immediately required for the construction of roads and the houses, the



[Chief Minister]

owners were asked to remove the standing crops before the 15th 
December. In cases in which they were not removed by the date, the 
Government had to lemove them.

Shri Prabodh Chandra : The hon. Chief Minister has stated that
the owners were asked to remove their crops by the 15th December. Is 
he aware o f the fact that round about this date, no crop such as wheat, 
rice, gram etc., is actually ripe for harvest and consequently they could 
not be removed by the owners ?

Chief Minister: The crop of sugarcane can be removed in
December.

Shri Prabodh Chandra: May I know the area under the sugarcane 
crop in the area of Chandigarh ?

Chief Minister: I personally went there and allowed the removal
of the standing crops.

Shri Prabodh Chandra: May I know if it is not a fact
crop destroyed by the Government was not of sugarcane but 
and the owners requested the Government not to destroy it 
would ripen within fifteen days ?

Chief Minister : There is no truth in this statement.

Shri Prabodh Chandra: May I know if representations were
made to officers and the Ministers besides the hon. Chief Minister in this 
connection by the owners of those crops ?

Chief Minister : Nobody except myself was empowered to decide
about the removal o f the crops.

Shri Ram Sharma : May I know if the crop standing on the land
acquired for the construction of roads and buildings, was that o f sugar
cane or any other ?

Chief Minister : I t  was m ostly  the crop  o f  sugarcane.

Shrimati Sita Devi; M ay I know  how  m any roads and buildings 
have been actually constructed  on  that land ?

Chief Minister: I will in form  the hon. L ad y  M em ber when they
are constructed.
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Shri Prabodh Chandra: The hon. Chief Minister has stated that
nobody except him is empowered to order the removal o f the 
standing crops. May I know if the hon. Ministers are empowered to 
convey to the Government the complaints of the people, which are 
made to them ?

(No reply).

Mr. Speaker : Question No. 2961 has been cancelled because the
matter is sub-judice in the High Court.

Shri Amar Nath Yidyalankar : Sir, I have only asked for certain
dates.

Mr. Speaker : I f  the Government has the reply ready and the
hon. Member would not ask supplementry questions I may allow 
this question to be put.

Shri Amar Nath Vidyalankar : I have only to ask certain facts
about this matter.

Mr. Speaker : I would not allow to the Supplementaries be put.
Next question please.

HOUSES BUILT IN DIFFERENT TOWNSHIPS IN THE STATE.

*2967. Shri Virendra: Will the hon. Minister for Public Works
be pleased to state:—

(a) the total number o f houses built by the Government in
different townships in the State together with the number of 
those which have been sold or occupied; *

(b) what action, if any, has been taken by the Government to 
utilize the houses which have neither been sold nor occupied ?

The hon. Captain Ranjit Singh :
(a) The total number o f  houses built by the Government in 

different townships in the State is 3873 and the number of 
those which have been sold or occupied is 3S09.

(b) The houses which have not been sold or occupied so far will 
be put to auction to displaced as well as non-displaced persons 
on 18th and 19th o f March, 1951.
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Shri Ram Sharma : May I know whether all such houses have
been put to auction ?

¥

Minister : That is what I have replied.

S h ri Ram Sharma : May I know whether their auction has been
completed ?

M i n i s t e r : It is going to be completed to-day.

(Shri Ram  Sharma put question No. 3020 on behalf of Chaudhri 
Badlu Ram).

Shri Bhagac Ram Chodha: On a point of order, Sir. Can any
one put a question on behalf o f an hon. Member without his authoiity ?

Mr. Speaker: I presume authority ?

Shri Ram Sharma : I can put a question on behalf o f an hon.
M e m b er  from Rohtak district.

Mr. Speaker : There cannot be a general authority. It must be
specific.

Shri Bhagat Ram Chodha: Can the authority be verbal or should
it be m writing ?

Mr. Speaker: I don't mind even if there is a verbal authority.
But there cannot be general authority that a member from Rohtak 
can put questions given notice of by all Rohtak members.

REMOVAL OF MUNICIPAL ENGINEER, ROHTAK.

* *3020. Chaudhri Badlu Ram: Will the hon. Minister for
Public Works be pleased to state :—

(a) whether it is a fact that Ch. Kehri Singh, Municipal Engineer, 
Rohtak Municipality, has been removed from his post; it so,

* the reason therefor ;

(b) whether he was a permanent employee of the Municipality ;

(c) whether the Government have removed any other permanent, 
employee of the Rohtak Municipality or any other Munici
pality in the State for the same reasons ;
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(d) whether the Government have approved the appointment of 
Sliri G. D. Arora as Municipal Engineer, Rohtak Municipality ?

The hon. Captain Ran jit Singh :

(a) Yes, because he does not possess qualifications prescribed 
for the post of an engineer of a first class Municipal Com
mittee.

• b) Government have no knowledge.

(c) Yes.

(d) Yes.

Shri Prabodh Chandra : The hon. Minister has stated that he had
no requisite qualifications. May I know whether there are any quali
fications required for an hon. Minister ?

Mr. Speaker : Order, order.

Shri Ram Sharma : The hon. Minister has stated in his reply
that the Engineer had no requisite qualifications required for a first 
class Municipal Committee. May I know what special qualifications 
are required ?

Mr. Speaker: Please refer to rules.

Shri Ram Sharma: So long as the Municipal Committee of
Rohtak was II class Chaudhri Kehri Singh remained Municipal 
Engineer but when it became first class he was removed ; may I know 
what were the qualifications which he did not possess ?

■ N.

Minister : Please refer to rules which have been published.

Shri Ram Sharma: May I know whether the hon. Minister
Himself has studied them ?

Minister : Yes and that is why I am advising the hon. Member
to do so.

Shri Bhim Sen Sachar : May I know the minimum qualifications
required for a Municipal Engineer which the man removed did not 
possess; and the qualifications possessed by the newly appointed 
Engineer ?
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Minister : Please refer to rules.

Shri Bhim Sen Sachar: Sir, I wish to know the qualifications of
the^newly appointed Engineer o f Rohtak.

i Minister : That requires notice.

GLOBE FACTORY AT JULLUNDUR.
*

*3039. Shri Bhagat Ram Chodha : Will the hon. Minister for
Rehabilitation be pleased to state whether the Proprietors of Globe 
Factory, residing in Basti Danishmandan, Jullundur received any 
grant from the Government for effecting some alterations in the 
factory in the months of October and November, 1950 ; if so, how
much ?

\The hon. Sardar Ishar Singh Mujhail :

No amount was sanctioned or advanced to the proprietors of 
Globe Factory residing in Basti Danishmandan for repairs or 
alterations in the factory in the months o f October and November,
1950.

OCCUPANCY TENANTS.

*2467. Shri Ram Sharma.* Will the hon. Minister for Education 
be pleased to state : —

(a) whether Government has come to any decision regarding the 
conferment of proprietary rights on the occupancy tenants 
in the State;

(b) whether any committee o f officials was appointed by the 
Government to examine the position of such tenants ; if so, 
whether the committee has submitted its report;

(c) the approximate area o f the land under the possession of 
occupancy tenants in the S tate; and if possible, district- 
wise ?

Parliamentary Secretary (Thakur Beli Ram) :

(a) The matter is under the consideration o f Government.



(b) F ir s t  P a r t : A committee o f officials and non-officials was
formed to examine the position.

S econd  P a r t : A ieport o f the Sub-Committee is under consider -

STARRED QUESTIONS AND ANSWERS. (1 2 )1 9

tion of the ‘ main committee’ .

(c) A statement showing area in possession o f occupancv tenants
in 1949 is laid on the table. 

Nam e o f Districts.

Amritsar

Area in Acres. 

44,235
Gurdaspur . . .  , 48,206
Jullundur ... 47,218
Hoshiarpur ... *. 2,18,421
Kangra 50,219
Ludhiana 59,804
Ferozepore * * * 3,14,153
Ambala 4o,795
Karnal 68,145
Rohtak ... 38,224
Gurgaon ... 10,956
Hissar • * « 4,73,999
Simla • Nil

Total 14,20,375

Shri Ram Sharma : It has been stated by the Government that
the question of conferment of proprietary rights on the occupancy 
tenants is under consideration. A similar question was asked in the 
last session also. May I know at what stage the matter stands 
now ?

Parliamentary Secretary; The committee has submitted the 
report and the matter is at Cabinet stage.

Shri Amar Nath Vidyalankar: It has been stated by the
Government that the matte*r is under consideration. Previous to this., 
if I remember correctly, an assurance was given in the address of the 
Governor that the matter has been decided and that the proprietary 
right to the occupancy tenants .will be given shortly. Which of the 
two statements represents the actual position of the Government in
this matter ?
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Chief Minister : So long as a matter is not brought before the
House in the form of a Bill, it is said to be under consideration.

Shri Amar Nath Vidyalankar : May I know the position of the
Government with regard to its policy in this matter? Is the policy 
also under consideration or only the details as to how that policy is to 
be implemented ?

Chief Minister : I have already stated that so long as a Bill is
not brought before the House in its final form we cannot have any 
final decision on the matter. I shall be in a position to tell about it at 
that time only. At present the matter is under consideration.

Shri Ram Sharma : Will the hon. Chief Minister kindly tell us
whether Government has arrived at a final decision with regard to this 
matter and whether any Bill has been prepared with a view to confer
ring proprietary r'ghts on the occupancy tenants ?

Shri Ram Sharma: Is the hon. Chief Minister aware that it has
been indicated in the Address of the Governor and that the hon. 
Minister for Revenue has also declared at several places to the effect 
that the Government has decided to confer proprietary rights on the 
occupency tenants ?

Chief Minister: I have already stated that the matter is under
consideration. I may tell the hon. Member that even if the 
Government may have decided and declared its intention about 
conferring the proprietary rights upon the occupancy tenants, the 
matter remains under consideration, till a Bill to this effect has been 
published in the Gazette.

Shri Ram Sharma : May I enquire from the hon. Chief Minister
whether this Bill will be published in the Gazette during the session of 
the Assembly and will it be possible to bring it on the Statute 
Book ?

Chief Minister : I hope that it will be possible ?
— — #

REPRESENTATION FROM THE SECRETARY 
KRISH AK SABHA, SIMLA.

*2468. Shri Ram Sharma: Will the hon. Minister for Education be 
pleased to state whether it is a fact that the Secretary, Krishak Sabha,
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Simla and Shri Thakur Dass of village Dhar, District Simla represented 
recently to the Government the various hardships and difficulties 
experienced by the zamindars at the hands of^the Government and 
officials ; if so, the lesult thereof ?

Parliamentary Secretary (Thakur Beli Ram) :

P a rt I .  A ^presentation was received from the Secretary, Krishak 
Sabha, Simla in April, 1950 but none has been received 
from Shri Thakur Das of village Dhar, district Simla.

Pa,rt 11. The matter involves complicated issues and is yet under 
consideration.

Shri Ram Sharma: Will the Parliamentary Secretary kindly
tell us the nature of the complaint received by the Government ?

Parliamentary Secretary: The nature o f the complaint is this.
The Municipal Committee, Simla* has by an order suspended certain 
Tights of grazing cattle, share in the land and cutting of grass etc., 
enjoyed under wajib-ul-arz, by certain villages situated within its 
limits and jurisdiction. And now the matter is under the consideration 
of Government.

Shri Ram Sharma : Is it not a fact that all these villages which
are situated within the limits of the Simla Municipality also possess, 
from the revenue point of view, the same rights as revenue estates 
do ?

Parliamentary Secretary: I have already stated that these
villages according to wajib-ul-arz, are in the enjoyment of necessary 
rights regarding grazing of cattle, cutting of grass etc., but these 
rights have been withdrawn by the Municipal Committee, Simla. Since 
this matter involves complicated issues, it is yet under the consideration 
o f the Government.

Snri Ram Sharma : May I know  since how  long and under what _ 
departm ent has this m atter been under consideration ?

Chief Minister: Since the question arose, it was referred to the
department concerned.
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Shri Ram Sharma: May I know since when these villages came
under the jurisdiction of the Simla Municipality ?

Chief Minister: •Since the date of the merger.

Shri Prabodh Chandra : According to the reply of the Govern
ment, the representation was received by it in April, 1950. May I know 
whether the expression like ‘under consideration' and ‘as soon as 
possible* cannot have any time limit ? The reply is very vague.

ENTERING NEW AGRICULTURAL TRIBES OR CASTES 
IN CLASS NUMBER TWO UNDER THE ALIENATION

OF LAND ACT.

*2496. Shri Ram Sharma ; Will the hon. Minister for Education 
be pleased to state :—

(a) whether any of the recently notified agricultural tribe or 
caste under the Punjab Alienation o f Land Act has been 
entered in class number two ; if not, the reasons therefor;

(b) whether the Government has considered the question of doing 
away with this distinction among agriculturists o f class one 
and class tw o;

(c) whether these agricultural tribes mentioned in part (a) above 
are entitled to buy land from class two tribes ?

Parliamentary Secretary (Thakur Beli Ram) :

(a) I f by term "Class number two'* the hon. Member means 
"B — Separate Groups" then the answer is in the negative. 
Reasons for this are that the Government have decided to 
follow a more liberal policy than that followed by the 
Government in Joint Punjab with a view to giving facility to 
the tribes concerned to buy lands from a large section of the 
already notified agricultural tribes in the same group.

(b) The question is under the consideration o f Government but a 
decision has not yet been arrived at. In fact, the whole 
question o f the Punjab Land Alienation Act is under the 
consideration of Government.
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(c) No.

Shri Ram Sharma: May I know whether Group B of agricultural
tribes under the Land Alienation Act has been abolished or retained ?

Parliamentary Secretary: There are two groups of agricultural
tribes under the Land Alienation Act and the same are being 
maintained.

Shri Kam Sharma: May I know whether it is the intention of
the Government to abolish the distinction in these two groups of 
agricultural tribes and amalgamate them ?

Parliamentary Secretary : I require notice for this. The whole
question is u ider the consideration o f the Government.

N ATIO N ALISATIO N  OF TRAN SPORT IN TH E STA TE.

*2770. Shri Prabodh Chandra; Will the hon. Minister for 
Revenue be pleased to state:—

(a) the routes taken over by  the Government under the nationali
zation o f transport scheme in the State;

(b) whether these routes are the same as were recommended by 
the Transport Controller ?

Parliamentary Secretary ^Thakur Beli Ram) :
(a) The following routes have been taken over from the operators 

for exclusive operation by the Government under the 
nationalization scheme :—

1. Amritsar-Jullundur.

2. Ambala-Shahabad-Karnal.

3. Ambala-Jagadhri.

4. Ambala-Pahowa.

In addition the operation o f some new routes and o f Ambala- 
Patiala and Ambala-Simla routes to the extent o f Punjab 
share has been undertaken. No private operators were, 
however, displaced from any of these routes.

(b) The routes nationalized were selected in consultation with the 
transport operators and departmental officers.



(12)24 PUNJAB LEGISLATIVE ASSEMBLY [19TH MARCH, 1951

Shri Prabodh Chandra : Sir, part (b) of my question is whether
these routes are the same as were recommended by the Transport Con
troller and the reply of the Government is to the effect that the routes 
nationalised were selected in consultations with the transport operators 
and departmental officers. It is obvious that the information which I 
wanted has not been supplied to me. It is a simple question and I 
want a simple and straight answer.

Shri Prabodh Chandra: Sir, my question is that whether the
routes taken over by the Government are the same as were recom
mended by the Transport Controller or the Government included 
others in which certain M.L.As. or officers were interested ?

Mr. Speaker : No insinuation, please.

Shri Prabodh Chandra : It is a statement of fact, Sir.

Mr. Speaker: It may be a statement o f facts but insinuations
should be avoided.

Shri Prabodh Chandra : If this is your pleasure, then may I ask
whether routes nationalised by the Government are the same as were 
specifically recommended by the Transport Controller or they included 
some others also ?

Chief Minister : Government is not prepared to disclose all that
passed between the Government and its officers.

Shri Prabodh Chandra : Sir, Is it a relevant reply ? I seek your
protection. _

Mr. Speaker : The remedy is not with me.

Shri Prabodh Chandra : But the hon. Leader o f the House should
not take undue advantage of this.

Mr. Speaker : There is no question o f taking undue advantage.
He does not like to disclose certain facts.

Shri Ram Sharma : Will the hon. Chief Minister kindly tell us
whether the routes nationalised by the Government are the same as 
were recommended by the Transport Controller ?
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Chief Minister : I have already replied to this question.

Shri Prabodh Chandra : Sir, I have not asked whether nationali
sation of these routes has been brought about in consultation with the 
Transport Controller. But my question is whether the routes 
nationalised by the Government were the same as were recommended 
by the Transport Controller ?

Mr. Speoker : This is a repetition of the same question. A

Shri Prabodh Chandra : But the reply has not been given.

Sardar Shiv Singh : May I know whether by giving another
opportunity to Shri Prabodh Chandra to ask another supplementary 
question, the hon. Speaker has shown that he is more sympathetically 
disposed towards him. (L ou d  laughter).

Mr. Speaker : This is a reflection on the Chair and the hon.
Member should be careful to avoid this in future.

Shri Bhim Sen Sachar : Sir, I do not mind the Chair giving some
latitude to some Members whose remarks might provide entertainment 
to the House. But I submit that they should not be encouraged to 
pass such remarks on the Chair.

Mr. Spe?ker : I have made it clear to the hon. Member. I hope
he will avoid any reflection on the Chair.

Sardar Shiv S in gh : Sir, I assure you that I never meant any
disrespect to  you.

PURCHASE OF VEHICLES BY THE GOVERNMENT.

*2771. Shri Prabodh Chandra": Will the hon. Minister for
Revenue be pleased to state :—

(a) the number of vehicles brought by the Government in 
anticipation of the nationalization of transport scheme;

(b) the price paid by the Government for these vehicles;

(c) the number of vehicles that have since been sold by the 
Government;

(d) the loss, if any, Government has suffered on this account ?



Parliamentary Secretary (Thakur Beli Ram) :

(a) 426.

(b) Rs. 37,45,498/10/6.

(c) 295 chassis.

(d) Nil.

Shri Prabodh Chandra : In view of the reply of the Parliamentry
Secretary in (d) above, to the effect that the Government has suffered 
no loss on this account may I know if the remaining vehicles account 
for the balance of the total price paid by the Government and the 
sale proceeds o f the vehicles already sold by it ?

Chief Minister : Out o f the total number o f vehicles brought by 
the Government, some were sold to different departments, and some 
were kept by the Government for its own use and some of these were 
sold to the public. Government did not suffer any loss on this account.

Shri Prabodh Chandra : Has the Government fixed any prices of
those buses which are not in good condition and which it purposes 
to dispose of. Has the Government charged the prices o f those 
vehicles which it kept for its own use or sold to other departments 
according to the market rates prevailing then or on ‘ no loss no profit' 
basis ?

Chief M inister: We purchased these vehicles at prices lesser
than those that are prevailing now. The price paid by the Government 
for these vehicles which it kept for its own us was the same at 
which these were bought. After taking into account this price and 
also the price of the vehicles sold to other departments, Government 
has suffered no loss.

Shri Prabodh Chandra: In view of the appreciation in the
prices of these vehicles may I know if it is a fact that these vehicles 
fetched very .little price ?

Chief Minister : I have already stated that Government did not
suffer any loss on this account.

Shri Prabodh Chandra : In view of the cost price and the selling
price of these vehicles, may I know if it is a fact that the Government 
has suffered a very heavy loss in this bargain ?
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Chief Minister : Government did not suffer, any loss. As I am
myself dealing with the finances I examined all the accounts, and I 
assure the hon. Member that Government did not lose anything in this 
bargain.

Shrimati Sita D e v i: In what account have the buses lying in the
sheds at Jullundur been shown ?

Chief M inister: Some of these buses have been sold to other
departments and some of these have been kept by the Government for 
its^own use and the remaining buses have already been sold.

Shrimati Sita D e v i: I want to know in which account have the
buses lying at present in the sheds at Jullundur been shown by the 
Government ?

Chief Minister : Government decided to dispose of these vehicles
which were not required by it;

Shrimati Sita Devi : May I know if the sum of Rs. 60,000 which
was spent for constructing sheds for these vehicles has also been 
accounted for ?

Chief Minister : I have already stated that Government did not
suffer any loss on this account.

Shri Ram Sharma: Are there any buses with the Government
still which have not been disposed of by it so far ? x

Chief Minister : I cannot give the required information off-hand.
However, I m a y  add that out o f the total number o f vehicles bought 
by the Government some were sold to different departments and some 
were kept by it for its own use. It was also decided by the Government 
to dispose of the remaining vehicles.

Shri Ram Sharma : How many of these vehicles have been sold 
and how many of these still remain to be sold ?

Chief Minister : I require fresh notice for this question.

Shri Bhim  Sen Sachar: In view of the reply of the hon. Chief
Minister that the Government has not suffered any loss, may I know
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if the supervision charges, and the expenditure in connection with the 
construction of the sheds have also been accounted for while working 
out the figures ?

Chief M inister: After including all the expenses incurred in this
connection, there has been no loss to the Government.

Shri Virendra: May I know from the Parl.amentary Secretary
whether all the vehicles lying in the Civil Secretariate, Jullundur have 
been sold by the Government or there are still some vehicles left which 
are intended to be disposed of ?

Parliamentary Secretary : I require notice for this question.

SEATS IN PUBLIC BU^ES.

*2773. Shri Prabodh Chandra: Will the hon. Minister for
Revenue be pleased to state:—

(a) as to when the present number of passengers allowed in public 
buses was fixqd ;

(b) whether it is a fact that buses were allowed to carry 25% 
more passengers than their carrying capacity on account of 
rationing of p etro l;

(c) whether that order has been withdrawn with the derationing 
of petrol; if not, the reasons therefor ?

Parliamentary Secretary (Thakur Beli Ram) :

(a) The present seating capacity in the case o f buses with a wheel 
base extending upto 161" was fixed in May, 1946 and with a 
wheel base extending upto 199" was fixed in October, 1948.

(b) Yes.

(c) No. Having regard to the circumstances consequent on the 
abolition o f petrol rationing, it has become necessary to 
revise the number o f trips which the stage carriage companies 
may be authorised to ply on the various routes. Action in
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this respect is already being taken by the Regional Transport 
Authorities and the concession of carrying 25% extra 
passengers will be withdrawn as soon as the revision of trips 
has been completed by them.

Shri Prabodh Chandra : I have asked this question whether the
order that buses should be allowed to carry 25% more passengers than 
their carrying capacity on account of rationing of petrol, has been 
withdrawn with the de-rationing of petrol ?

Parliamentary Secretary : I have already stated in my reply to
(c) above that it has become necessary to revise the number of trips 
which the stage carriage companies may be authorised to ply on the 
various routes, and that action in this respect is already being taken 
by the Regional Transport Authorities and that the concession of 
carrying 25% extra passengers will be withdrawn as soon as the 
revision of trips has been completed by them.

Shri Prabodh Chandra: May I know from the Parliamentary
Secretary when petrol was derationed ?

Shri Virendra: May I know from the Parliamentary Secretary
if the Regional Transport Authorities have been abolished ?

Parliamentary Secretary: They still exist.

Shri Virendra : Is it the intention of the Government to abolish
these ?

Parliamentary Secretary : The matter is under the consideration
of the Government.

Shri Ram Sharma: May I know as to why the concession of
allowing 25% more passengers than the carrying capacity has not been 
withdrawn with the de-rationing of petrol ?

Parliamentary Secretary: It has been decided to revise the 
number of trips on the various routes and thus the passengers would 
not be put to any inconvenience due to overcrowding in the buses.

Shri Ram Sharma : Why has not this concession been withdrawn
so far ?



Parliamentary Secretary: Orders have already been issued and
the concession will be withdrawn.

UNSTARRED QUESTIONS AND ANSWERS.

PROMOTION IN THE CIVIL SECRETARIAT.

697. Sardar Gurbachan Singh Bajwa: Will the hon. Chief
Minister be pleased to state .—

(a) whether in the Punjab Civil Secretariat since 1932 it has 
been the policy to promote graduates and matriculated in 
equal proportion ;

(b) whether it is a fact that recently this policy referred to above 
has been abandoned and that only matriculates officials with 
a record of war service have been promoted ; if so, the reason 
therefor ?

The hon. Dr. Gopi Chand Bhargava:
(a) Yes. This policy is in force since 1933.
(b) This policy has not been abandoned. But as war-service men 

(mostty non-graduates) became senior to non-war-service men 
after giving them the benefit of their war-service the former 
had to be promoted first. The proportion of 50:50 between 
graduates and non-graduates will, however, be maintained by 
promoting in eq ;al number of graduates as and when vacancies 
occur.

PROMOTION IN THE CIVIL SECRETARIAT.
698. Sardar Gurbachan Singh Bajwa: Will the hon. Chief

Minister be pleased to state : —

(a) whether B. A’s (English only) are considered as at par with 
full graduates for promotions in the Civil Secretariat;

(b) whether the Government is aware of the fact that recently 
the Government of India have decided not to consider B. A's 
(English only) as full graduates for purposes of promotion ;

(c) if the answer to part (b) above be in the affirmative, the
steps, if any, Government have taken or proposes to take in*
this connection ?
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The hon. Dr, Gopi Chand Bhargava:

(a) Yes.

(b) No.

(c) Does not arise.

GIVING OF BENEFIT TO WAR SERVICE OFFICIALS IN THE
CIVIL SECRETARIAT.

699. Sardar Gurbachan Singh Bajwa: Will the hon. Chief
Minister be pleased to state:—

(aj whether it is a fact that the Punjab Government had 
previously decided not to give ony credit of war service 
towards seniority to the war service officials of the Punjab 
Civil Secretariat following the decision of the Government of 
India and other Provincial Governments ;

'(b) whether it is a fact that recently the policy has been 
arranged and seniority has been given to the war service 
officials ?

The hon. Dr. Gopi Chand Bhargava:

(a) No such decision was made.

(b) Does not arise.

GIVING OF WAR SERVICE BENEFIT TO GOVERNMENT 
SERVANTS IN THE STATE.

700. Sardar Gurbachan Singh Bajwa: Will the hon. Chief
Minister be pleased to state :—

(a) whether it is a fact that the Punjab Government has decided 
to give benefit of war service to officials serving in Civil 
Secretariat in respect of their pay and seniority;

(b) whether he is aware of the fact that the Government of 
India and other State Governments do not give any 
credit for war service towards the seniority etc. of officials 
employed by them;
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(c) if the answer to part (b) above be in the affirmative the 

reasons for differentiation from the Government of India and 
other State Governments in the matter ?

The hon. Dr. Gopi Chand Bhargava :
(a) Yes, as far as it was practicable.

(b) No.

(c) Does not arise.

RELEASE OF THE CONFISCATED LANDS OF ABSCONDERS 
IN DISTRICT FEROZEPORE.

701. Sardar Sajjan Singh: Will the hon. Chief Minister be
pleased to state :—

(a) (i) whether any attached or confiscated lands of absconders
in Ferozepore District were released by the State 
Government during the year 1948*49, 1949-50 and
1950-51 together with the dates when the properties 
were attached or confiscated in each case;

(iij whether he will lay on the Table a list of such absconders 
with their full home addresses whose lands have been 
released during the periods referred to above ;

(iii) the area of the lands released in each case;

(b) the offences under which cases were registered against each of 
the absconders together with the dates when these cases were 
registered ;

(c) whether the absconders referred to above had applied to the 
courts of law for the release of their lands referred to in part 
(a) above ; if so, the orders passed by the courts concerned in 
each case;

(d) (i) when the application of each of the persons referred to in
part (a) above was received by the Government for the 
release of their lands;

(ii) the factors taken into consideration by the Government 
before releasing these properties ;
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(iii) the provision of law under which the properties under 
reference were released;

The hon. Dr. Gopi Chand Bhargava :

(a) (i) First Part: Yes, one in 1948-1949.

Second P a r t In 1941.

(ii) Subedar Basant Singh son of Jawala Singh Jat of Gholia 
Kalan.

(iii) 713 Kanals.

(b) Under section 302 I.P.C. on the 13th August, 1940.

(c) First Part:—Yes.

Second Part:—His application was rejected.

(d) (i) 30-11-47 accused.

(ii) As the accused had already been brought to trial, the 
land in question was restored to him, as an act of grace, 
on the condition of payment of Rs, 1,000/-to Govern
ment as compensation.

(iii) The land in question vested in Government which was 
competent to issue the necessary orders.

STOCK OF WHEAT WITH THE FOODGRAINS 
DEPARTMENT AT PATTI

702. Sardar Sajjan Singh : Will the hon. Minister for Rehabili
tation be pleased to state :

(a) the total quantity of wheat in hand at Foodgrains Department 
at Patti, District Amritsar on 1-4-50;

(b) (i) the total quantity of wheat purchased upto 31-12-50 at
Patti Mandi by the said Foodgrains Department;

m

(ii) the total amount paid as price of this wheat ;

(iii) the average purchase price per maund upto 31-12-50 
including incidental charges ;

UNSTARRED QUESTIONS AND ANSWERS. (12)33
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(c) (i) the total amount paid to the Pakka Arhti Association as
commission and other incidental charges for the wheat 
purchased referred to in part (b) (i) above including the 
rent of the buildings hired for stocking purposes upto 
31-12-50 ;

(ii)* the total rent paid to the owner of the buildings referred 
to in part (c (i) above upto 31-12-50;

(d) (i) the total quantity of wheat sold to the public locally at
Patti upto 31-12-50;

(ii) the total amount received as sale price of this wheat upto
, 31-12-50;

(iii) the average selling price of wheat per maund upto 
31-12-50;

(e) (i) the total quantity of wheat exported from Patti between
1-4-50 and 31-12-50;

(ii) the total amount charged for this exported wheat ?

The hon. Sardar Ishar Singh Mujhail:

(a) 70526/13/8 maunds.

(b) (i) 163773/15/4 maunds.
(ii) Rs. 20,62,230/10/6.

(iii) Rs. 12/14/7 per maund.

(c) (i) Rs. 52,651/1/6.
(ii) Rs. 12,515/14/9.

(d) (i) 14,359/27/- maunds.
. (ii) Rs. 2,08,423/2/3.

(iii) Rs. 14/6/- per maund.

(e) (i) 50,765/37/22 maunds.
(ii) Rs. 7,75, 879/2/11.



SUGAR DEPOT-HOLDERS IN DISTRICT AMRITSAR.

703. Sardar Sajjan Singh: Will the hon. Minister for Rehabili
tation be pleased to state :

(a) whether there are any wholesale or retail sugar depot-holders 
under the Co-operative Union or Multi-purpose Societies or 
Co-operative Banks in Amritsar District; if so, the list of such 
depot-holdeis ;

(b) the quantity of sugar given to each one of them during the 
year 1950 for distribution ;

(c) the quantity of sugar shown as shortage or loss by each of the 
depots referred to above during the year 1950;

(d) whether in any depots there was greater shortage than that 
prescribed under the rules; if so, their list together with the 
excess shortage shown by each of them ;

(e) (i) how this excess shortage was met;

(ii) the steps, if any, taken to avoid recurrence of this excess 
shortage in future ?

The hon. Sardar Ishar Singh Mujbail:

A statement is laid on the Table *

ESTABLISHMENT OF VILLAGE PANCHAYATS IN 
DISTRICT AMRITSAR

704. Sardar Sajjan Singh: Will the hon. Minister of Public
Works be pleased to state :—

(a) the number of applications i eceived by the District Authorities 
of Amritsar during each month of 1950 for the establishment 
of village panchayats from the inhabitants of different villages 
in each tehsil of Amritsar District;

(b) the tehsil-wise list of the said villages ;

(c) the progress made so far in each case ;

(d) the number of the villages in which village panchayats have 
been established so far ?

UNSTARRED QUESTIONS AND ANSWERS. ,  (12)35
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The hon. Captain Raojit Singh :

The required statement is given below1.

RULE RE POSTING OF CANAL PATWARIS
'c

705* Sardar Sajjan Singh : Will the hon. Chief Minister be
pleased to state :—

(a) whether it is a fact that under the rules no Canal Patwari 
can be posted within 10 miles of his home town or village;

(b) whether there are any Canal Patwaris in each division of 
Upper Bari Doab Canal Circle who are posted within a radius 
of 10 miles of their homes ; if so, the number of such Patwaris 
in each division, together with the reasons therefor ?

The hon. Dr. Gopi Chand Bhargava:
(a) No. There is no such rule.

(b) Yes. Majitha Division 5
Jandiala Division 8

- Gurdaspur Division 4

In view of (a) above the question of giving reasons does not 
arise.

RETIREMENT OF EMPLOYEES OF LOCAL BODIES
IN THE STATE.

t

706. Sardar Sajjan Singh: Will the hon. Minister for Public
Works be pleased to state :—

(a) (i) whether there are any employees including officers and
establishment staff of Municipal Committees who have 
reached the age of 55 years but have not so far been 
retired; if so, their number in each of the Municipal 
Committees in the State;

(ii) the reasons for not retiring them in each case ;

1 Kept in the library.
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(b) (i) whether there are any employees including officers and
establishment in the District Boards who have reached 
the age of 55 years but have not been retired ; if so, their 
number in each District Board;

(ii) the reasons for not retiring them ;

(c) whether Government proposes to set up a uniform policy in 
all the local bodies in this respect; if not, the reasons 
therefor;

(d) whether Government proposes to issue instructions to the local 
bodies that all over-age employees be made to retire ?

The hon. Captain Ran jit Singh:

(a) to (d) Previously it was a duty of every Municipal Committee 
and District Board to terminate the appointment of every servant other 
than a ministerial servant upon his reaching the age of 55 years but it 
could re-employ him after that age with tue sanction of the authority 
whose approval was necessary to the original appointment, on public 
grounds to be recorded in writing but could not retain him after the 
age of 60 years, except in very special circumstances. Information 
in regard to the number of employees in Local bodies in the State who 
have attained the age of 55 years and have not so far been made to 
retire is not available but Government have as recently as 9th January 
1951 framed rules under the various Local Government Acts requiring 
local bodies to terminate the appointment of every such employee other 
than an inferior servant and not to retain him in service after that age 
except in exceptional circumstances on public'grounds which must be 
recorded in writing, with the sanction of the State Government. These 
rules are being rigidly enforced.

ADDITIONAL POLICE POSTS IN THE STATE.

707. Sardar Sajjan Singh: Will the hon. Chief Minister be
pleased to state :—

(a) whether any additional police posts were quartered in the 
State between 1-2-50 and 31-L51 other than those referred to 
in starred question No. 2128; if so, their list in each District;
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(b) the estimated cost of each of them for the 1st year ;

(c) the annual land revenue of the localities in which each of 
these police posts has been quartered;

(d) the ratio between the land revenue and the estimated cost of 
police post at each locality ?

The hon. Dr. Gopi Chatid Bhargava :
(a) First Part. Yes.

(a) Second Pari. ")
I

^   ̂ A statement giving the required
(c) | information is enclosed.*

(d) j ---------------

PAPERS LAID ON THE TABLE.

Minister for Revenue (The hon. Sardar Kartar Singh): Sir, I lay
on the Table of the House the Rules made under the Motor Vehicles 
Act, 1939, as required by Section 133(3) of the said Act.

DEMANDS FOR GRANTS.
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GENERAL ADMINISTRATION.

Chief Minister (The hon. Dr. Gopi Chand Bhargava): I move—

That a sum not exceeding R s. 1,6 3 ,33 ,270  be granted to the 

G overnor to defray the charges that will come in course of 

payment for the year 1951-52, in respect of General 
Adm inistration.

Mr. Speaker: Motion moved—
That a sum not exceeding R s. 1 ,6 3 ,3 3 ,2 7 0  be granted to the 

Governor to defray the charges that will come in course of 

payment for the year 1951-52, in respect of General 

* Administration.

*kept in the library.
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I would like to draw the attention of the Government to pages 
157 and 161 of the Budget. A sum of Rs. 1,84, 241 has been shown as 
'charged' item against Sub-Head H-Ministers on both these pages. 
Whereas the word'charged'is printed on the left side at page 157, 
it appears on the right side at page 161. Why I have raised this 
point is due to the fact that a cut motion has been given notice of by 
an hon. Member and if it relates to an item which is charged, then it 
is out of order because 'charged' items can only be discussed but cannot 
be reduced.

Chief Minister: You will kindly note, Sir, that this sum of
Rs. 1,84,241 relates to Accounts for the year 1949-50, but we are.now 
discussing the Budget Estimates for the year 1951-52, and that 
particular item is not under consideration.

Mr. Speaker : May I know if any hon. Member wants to raise
discussion on any item under this Demand which is 'charged' ?

(No hon. Member rose to speak).
In that case I shall proceed with the cut motions. It would be better 
if fol'owing the previous practice, we take up one cut motion which is 
comprehensive so that the House can discuss the whole demand. I 
would, therefore, ask Sardar Sajjan Singh to move his cut motion.

Shri Prabodh Chandra : Sir, before we take up the discussion on
the General Administration demand, I would ask the Government, 
through you, either to set apart one day for the discussion of the 
Estimates Committee Report which was laid on the Table the oth^r 
day and if "that be not possible, one day more may be allowed for this 
demand so that we can discuss the various recommendations made by 
the Estimates Committee.

Mr. Speaker: I shall discuss that point with the hon. Chief
Minister. The report of the Public Accounts Committee and that of 
the Estimates Committee can be discussed on a day allotted for the 
purpose. . Anyway I shall let the House know after I consult the 
Leader of the House.

Sardar Sajjan Singh: (Patti, Sikh/ Rural) : (Punjabi) Sir, I
beg to move

That the demand of Rs 1,63,33,270 in respect of General Administra
tion be reduced by Rs. 100/-.

Now-a-days general criticism is being made against the present 
administration on all sides. It also appears to me that the level of
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administration has further deteriorated during the last three years. 
We have to consider seriously why this deterioration has set in. So 
far as I have been able to understand I would say that there is 
something wrong with the Heads of Departments. They do not carry 
out the policy of the Government properly. As a matter of fact the 
Government is weak and dare not go counter to their decisions. The 
Heads of departments and other highly placed officers exercise full and 
unrestricted powers and do whatever they like on account of the 
position of privilage and authority they occupy. The greatest 
drawback that I have noticed is that the Government has specialized 
itself in various things. We find that the grant of special pay to officers 
has become a special feature of the Budget. Apart from this, the 
travelling allowance charged by the hon. Ministers is unduly excessive. 
I am sorry to say that the average T. A. drawn by five out of the 
seven Ministers during the year far exceeds their salary. This is not 
a happy state of affairs. The hon. Minister for Rehabilitation—Sardar 
Ishar Singh Mujhail—when he was drawing Rs. 1,500/- per mensem as 
his salary used to draw Rs. 2,156/- as average T. A. during the month 
and now when he is in receipt of Rs. 1,350/- as his salary, his average 
T. A. per month amounts to Rs. 1,856/-. I have with me a statement 
showing the amount of average travelling allowance drawn by the 
Heads of various Departments. It appears from that Statement that 
the travelling allowance drawn by the Director of Panchayats during 
the year amounts to Rs. 7,384/- whereas his salary is Rs. 1,475/- per 
mensem. Similarly the Chief Engineer, Bhakra Project has drawn 
Rs. 6,121/- as travelling allowance. If we look to the figures of 
travelling allowance drawn by the heads of various departments we 
will find that there is a distinct increase in the amount of T. A. drawn 
by them during the year 1950-51 as compared to the year 1949-50.

Whatever the Ministers do, the officers follow suit. In this way the 
administration is corrupted. I am at a loss to know why the Ministers 
are charging two types of travelling allowances for the same journey.

So far as the officers are concerned they are not in receipt of any 
conveyance allowance. They get road allowance only, those of grade 
I at the rate of annas eight per mile and those of grade II at the rate 
of annas six per mile while the ministers are entitled to get this 
allowance at the rate of annas twelve per mile. What I ask is, why
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this discrimination is being made against the officers ? Why should 
they be allowed to draw it at a lower rate even though they are 
drawing higher salaries and keeping better cars than the Ministers. 
As regards status it is evident that one who draws the higher 
pay has a higher status. To say so in a capitalistic society where money 
determines one’s status and position in life is to utter a truism.

Then, Sir, it is clearly laid down in the rules that T. A. cannot be 
made a source of income. But our Ministers are certainly making it so. 
In reply to one of my questions I have been told that when a Minister’s 
car goes empty, he charges annas four per mile and when he is 
travelling in it he charges annas twelve per mile as road travelling 
allowance. I wonder how the Ministers can justify this disparity in 
the rates of this allowance. Is an hon. Minister so heavy and bulky 
that the t^res and the wheels of his car are put to such a great strain 
under his weight that he considers himself justified in charging annas 
twelve per mile when he is travelling in*it ? I am surprised to see that 
for the same journey allowance is being charged at two different rates. 
My submission is that the hon. Ministers should get one allowance, 
either the road travelling allowance or the conveyance allowance 
which is at present fixed at Rs 250/- per mensem and which if they do 
not consider sufficient they may increase to Rs. 500/- per mensem. If 
they cannot agree to do this the offic ers should also be allowed to 
draw conveyance allowance. Why should this concession be confined 
to Ministers only. It will not be out of place to point out that 
some officers of the P. W. D. are also in receipt of fixed travelling 
allowance. Why should the hon Ministers have any objection to 
having one fixed allowance, be it called T. A. or conveyance 
allowance ?

Now, Sir, I want to draw your attention to the policy of our 
Government with regard to the Muslims. The policy of the Government 
in this matter runs counter to the principle underlying the 
fundamental rights guaranteed in the Constitution of India wherein 
it is enjoined that India shall be a Secular State. How far our 
Government is conforming to this fundamental principle laid down in 
the constitution shall be clear from the facts that I am just going to 
place before the House. In leply to one of my questions it was 
stated on behalf of the Government that the number of Muslims in 
Government sen ice in Gurgaon district before the disturbances of 1947 
was 78. Some of them were employed in tiie Deputy Commissioner’s
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office, a few in the Police Department and the remainder in the Forest 
Department. I was also told that services of all of them were 
dispensed with. When asked why this had been done, the Government 
had no reply to give. Now it has been given out by the Government 
that out of these ex-employees, 38 have been re-appointed. Similarly, 
there were 70 Muslims working as school masters before the partition 
but the very fact of their being of Muslim religion was considered a 
crime and their services were terminated. The same fate overtook 14 
Muslim Patwaris. They never moved from their native places but 
they have been deprived of their jobs. When the Government has 
restored their properties to them why does it not reinstate them ? I 
have been asking questions about this matter since the last three 
sessions but it appears the Deputy Commissioner of Gurgaon is acting 
like an autocrat for neither does he acquaint the Government of the 
true state of affairs nor is he able to enlighten the House on this 
matter. So, Sir, when there is not a single Muslim official in the 
whole of the Administration, not a single Muslim constable in the 
Police Department in spite of the fact that 3 lakhs of them are living 
in the State, how can our Government claim to be of a secular 
character ? What I mean to say is that if our Government wants 
these Muslims to continue to live here it should accord them a fair 
treatment.

An hon. Member : How many Hindus and Sikhs are living in the
West Punjab ?

Sardar Sajjan Singh : I am talking of my province. If the hon.
Member has any complaint against the West Punjab Government he 
should better proceed to West Punjab and try to become a member 
of the legislature of that province which is the proper forum for 
voicing such complaints. My point is that our Government is running
counter to the spirit of the Constitution. Besides, the virus of 
communalism is spreading. .

Minister for Revenue: Does the Constitution provide for the
reservation of any percentage of posts for the Muslims ?

Sardar Sajjan Singh : The Constitution provides that India shall
be a secular btate and that nobody shall be discriminated against or
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deprived of his rights for reasons of his religion. If today Muslims 
are being discriminated against tomorrow it may be the turn of the 
Sikhs.

There is another matter which has caused me a great surprise. 
When I asked the hon-. Sardar Narotam Singh, Minister for Education, 
if the District Bofrd, Gurgaon, was not subject to the control of the 
Government he replied that it was perfectly free to dispense with the 
services of its employees even without giving any notice to them and 
that the Government could do nothing to make it comply with the 
rules and regulations This has led me to think that the Government 
protects and encourages breach of law. There is another objectionable 
thing that the District Board, Gurgaon, has done. While the 
Government has allowed all Muslim reinstated employees to draw their 
original pay the District Board has le-appointed teachers with 20 years* 
service at the starting pay of the grade. Besides, the Board owes 
most of the dismissed teachers a sum about Rs. 2,400 each. In this 
connection I am reminded of another matter. We used to read in 
historv books that whenever a land was conquered the first thing to 
which the conquerors directed their efforts was the destruction of the 
culture of its vanquished people. Perhaps our Government is also acting 
upon this very policy in regard to Mu dims. There is only one Muslim 
school left in this State namely, the JVleo High School, Nuh. Every 
effort is being made to throttle it. It has not been given any grant 
since 1947 despite the fact the District Board had made an agreement 

. to give it a grant of rupees three thousand every year. Besides, the 
school authorities in spite of their utmost efforts have not been allowed 
to draw any money out of its deposit of rupees sixty-two thousand 
lying with the Government Co-operative Bank during the last three 
years. Sometime back the teachers of the school had to resort to 
strike which continued for several months owing to the failure of the 
authorities to pay their salaries. It has been stated on behalf of the 
Government that the school authorities have now been permitted to 
withdraw a sum of Rs. 30 thousand. But still there is no knowing 
when the actual payment will be made to them. May be it will take 
another five years. This is the sort of treatment our Government is 
meting out to the Muslims. Communalism is rile in the services. The 
whole atmosphere of the State has been vitiated by this virus.
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An hon. Friend has remarked that we should bear in mind the 
number of Hindus and Sikhs who are allowed to live in the West 
Punjab. I say that we have no concern with the West Punjab. We 
have to act according to our own Constitution. I am led to believe 
that if injustice is done to-day to one mino rity the same will be done 
to another tomorrow. As a matter of fact the Government should 
declare its policy in very definite and unambiguous terms. It should 
definitely say whether it is prepared to letain the Muslim population 
or not. In case they have to be retained they should be given their 
civil rights. And if the rights of citizenship are not to be extended to 
them it is better that they should be asked to go away from this 
country. It does not become us to pursue a vague and an uncertain
policy.

In addition to this I wish to know as to why does this Government 
act on two different and conflicting principles. One and the same 
Government should have one and the same principle. I fail to 
understand why the District Board employees have not been reinstated 
when 38 men have been put on their jobs. I would like to narrate 
one or two more incidents for information of the House. They are as 
follows. Mr. Rehman Bakhsh was a member of the District Board, 
Gurgaon. The Government removed him from Membership during 
the 1947 disturbances despite the fact that he continued to live in 
this country and that his property was not confiscated. When this 
fact was biought to the notice of the Government by me in 1949, he was 
reappointed a Member of the District Board. Now along with this there 
is quite a different happening. A gentleman Sheikh Azim Ullah by name 
was a Member of the Municipal Committee, Faridabad. He continued 
to be a Member during 1948 and 1949 and attended the meetings of 
the Committee. But somehow his property was confiscated. I do not 
understand as to how this Government works. It does one thing at 
one time and does quite a different thing at another time under 
similar circumstances. Sir, I wish to tell the House that the policy of 
this Government is very dangerous and is calculated to lead to 
destruction. We saw terrible communal disturbances in 1947 and I 
am afraid that if things are allowed to continue as they exist at present 
these disturbances might repeat themselves a number of times. It is

02)44 PUNJAB LEGISLATIVE ASSEMBLY [ IQ t H MARCH, 195i



GENERAL ADMINISTRATION (12)45
incumbent on us to evolve a definite policy in respect of the Muslims. 
If we have to retain them we should give them a proper treatment. 
And if they have not to be retained they should be told so, so that they 
may go away from here.

My hon. Friend Sardar Ajit Singh, Parliamentry Secretary, has 
been pleased to say that Dr. Gopi Chand’s Government is the 
Government of the poor and I venture to place before the House an 
instance to illustrate the poverty of his Government. In reply to my 
question No. 477 I have been told that the Chief Ministers residence 
is furnished with Government furniture costing Rs. 15,547. This shows 
the condition of poverty the Chief Minister is in. I would not like to 
say anything about the other members of the cabinet as they must 
after all be following their Chief. Here are two or three examples of 
the General Administration of this Government. On the 20th of 
March, 1950 a dispute arose between the police and the people of 
village Kacha Pucca in my ilaqa with the result that a Sub-Inspector 
was killed. At this the people of the village were made to crawl on 
their bellies. Such things used to happen during the British regime. 
But now though the Britishers have left their spirit is still dying hard. 
When we complained against the Superintendent of Police, a D. S. P. 
was deputed for investigation and the D. S. P. further transferred 
the woik to a Sub-Inspector. All this is so very strange. After all 
how can a junior officer report against a senior officer? In such 
circumstances the Government invariably says that the complainant, 
the accused and the Government i.e. all the parties are in the right. 
I shall here relate another incident. In the jurisdiction of Police 
Station Ajnala a marriage party came into conflict with a Sub-Inspector. 
What happened at that place is realy a slur on this Government.

Shri Dev Raj Sethi: Sir, this matter is sub-judice.

Mr. Speaker : Is it so ?

Sardar Sajjan Singh : Sir, I only wish to place a few facts before

Ir. Speaker : The hon. Member cannot place the facts before the
House if the matter is sub-judice. It is possible that the views of the 
hon. Member may conflict with the arguments of the complainant or 
the accused and they may influence the case.

ouse
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Sardar Sajjan Singh : Sir, I only wish to tell the House that the
police stripped the women of that place of their clothes and showed 
them naked. This police has perpetrated such atrocities on the 
people that they will not be forgotten by a number of generations to 
come. People will remember this stigma on the face of the police and 
the Government for centuries. But in all seriousness I ask as to what 
is after all the cause of such happenings. To my mind the reason 
is that the offenders are in league with the Ministers and they are 
favoured by them. These favours are costing the State a very good 
deal. It is due to these favours that the prestige and the respect of the 
Government are going down every day.

Now I wish to refer to another incident in connection with 
which I shall place before the House the report of the Congress 
Committee also. On the 23rd and 24th August last year, lathi charge 
was made in Chandigarh. The District Congress Committee, Ambala, 
set up an Enquiry Committee about that lathi charge. The General 
Secretary of that Committee and three members of the Working 
Committee were also included in that Enquiry Committee. A copy of 
the report submitted by that enquiry committee has been sent to the 
Government. I too have a copy of the report with me and I wish to 
read from it. This will reveal the manner in which the Government 
acts. It is stated in the report —

The police caught hold of the unarmed people and broke gas bombs 
on their bellies and feet. They beat the people in the same manner in 
which the agriculturists thrash grain. Hundreds of persons were 
mercilessly beaten with lathis which resulted in injuries to more than 
two hundred of them. Two men and one lady were injured wiih 
bullets.

Another procession was taken out on 24th August. Now I wish 
to tell about the manner in which this was attacked. The report goes 
on to say -

1 he police attacked the piocessionists wi\h gas bombs and lathis and 
about thirty persons were wounded. Forty-seven ariests were effected. 
We saw people writhing with pain on account of lathi blows and also 
those who had been injured by gas bombs or had their eyes badly 
affected. We met Mussammat Kako and recorded her statement. She 
said that she received a bullet wiund on her foot. We saw the wound 
which was quite fresh. Her foot had swollen and being unable to 
move about she was confined to bed with severe pain. She told us that
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she had been forcibly turned out of the local charitable dispensary. 
We met another man whose one finger and left hand had been injured 
by bullets. A small daughter aged two and a half years of Mussammat 
Prem Kaur of the same village became unconscious on account of 
the effect of gas and passed away on the next day, i. e. the 24th 
August.

It is stated in the report at a subsequest place—

Wherever we went, the people narrated this incident with tears in their 
eyes and we were very much moved by them. It made us wonder 
whether Ram Rajya could ever come into existence in this unfortunate 
country where our own people held the reigns of administration. Could 
our dreams of Ram Rajya ever materialise ? Evidenty we could 
see no signs of its coming into existence after we had seen such 
cruelties being committed on the people. Beating of unarmed and 
peaceful processionists in such a merciless manner and committing of 
inhuman cruelties on children, ladies and old men, including the 
removal of dopattas from the heads of women who had to return to 
their homes with their heads covered with their hands did not provide 
a pleasing spectacle This action on the part of the Government was 
shameful from the humanitarian point of view.

The report is signed by Shri Arya Nand, General Secretary and Sardar 
Kaka Singh, Shri Umi Ram and Sardar Hem Singh, who are members 
of the Congress Working Committee of that place.

Mr. Speaker, when we were students of the fifth or sixth class at 
school, we used to read a story about a senseless regime where 
senseless administration existed. Similar things are happening now 
during the reign of the Congress Government. I have got a copy of 
the judgement delivered by the Cantonment Magistrate, Ambala, 
about which I wish to say a few words. It is stated in that judgement 
that one Chaudhri Labh Singh, who used to be the President of the 
District Congress Committee* Sheikhupura, and is now a member of 
the District Board, Karnal, purchased a truck. He wished to get 
petrol for that truck and he was experiencing great difficulty in 
obtaining it. Being disgusted with the office staff, he wrote a letter 
to hon. Sardar Pratap Singh, who was at that time the Minister-in- 
charge of transport. He forwarded that application to the district 
authorities. Those officials thought that he had complained against 
them and should therefore be taught a lesson. They instituted a suit 
against him on the ground that he was the owner of trucks Nos. 1341
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and 1342 for which he applied for petrol on the 31st March, 1948, 
and he got it on the 1st April. They said that Chaudhri Labh Singh’s 
signatures existei on their register. On receipt of this report, the 
Transport Controller remarked—'If the evidence is sufficient he should 
be prosecuted under Sections 182 and 193 I. P. C.’ When the case 
went before the court and the whole matter was placed before 
Chaudhri Labh Singh, he proved that the number of his truck was 1354 
and that trucks numbered 1341 and 1342 belonged to some other 
Labh Singh, whose signatures existed on the register. He summoned 
that other Labh Singh, who had obtained petrol, as a defence witness. 
The accused in fhat case said that as he did not know English, the 
question of his signing in that language did not arise. After several 
hearings, lasting about eight or nine months, the Magistrate acquitted 
the accused and wrote in his judgement —

Prosecution has failed to establish the case. It is proved beyond doubt
that the accused was not the owner of trucks Nos. 1341 and 1342 He
was the owner of truck No 1354.

This is the state of affairs in our present administration. If a person 
complains against some officials, he is subjected to harassment. This 
is the justice which we are getting from our Government. At first the 
Transport Department committed a mistake and later on the 
prosecution failed to verify whether the signatures which they were 
producing in the court were of the same Labh Singh against whom the 
case was instituted.

Sardar Swaran Singh : Does the Magistrate also belong to this
Government or he belongs to some other Government ?

Sardar Sajjan Singh : Now I shall give another instance about
the kind of administration carried on by our Congress Government. A 
public enquiry committee conducted an enquiry into the excesses of 
police with regard to the agitation concerning the Ludhiana Maternity 
Hospital. That committee consisted of the following members :—

1. Shri Bhim Sen Sachar, M.L.A., Ex-chief Minister.
2. Sardar Bachan Singh, M.L.A.
3. Shrimati Sita Devi, M.L.A.
4. Shri Jagdish Chander, Advocate.
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Mr. Speaker : I think the matter is sub-judice. I would ask the
hon. Member not to refer to it.

Shri Bhim Sen Sachar: Sir, the question of police excesses is not
sub-judice.

Mr. Speaker : The hon. Member should not refer to lathi charge
and other such matters because they will come before the court if they 
are not already sub-judice.

Shri Bhim Sen Sachar; I would submit that what is before 
the court is, that some persons are' accused of having demolished 
the wall and other persons are accused of defying the ban on 
processions.

Sardar Shiv Saran Singh : Sir, the matter is clearly -mb-judice.
The prosecutions have been launched as a result of a controversy, as 
is well known to the House. All matters pertaining to the demolition 
of the wall, lathi charge, defying the ban on processions and other 
alleged police excesses would certainly be taken up by the court. I 
would, therefore, submit that the hon. Member should not be permitted 
to refer to these in this speech.

Mr. Speaker : The hon. Member can refer only to the grant of
land to the Maternity Hospital. So far as the matters relating to the 
demolition of wall and lathi charge are concerned, he should not refer 
to them. The enquiry mentioned by the hon. Member seems to have 
been made by certain hon. Members of the House and some private 
individuals. The report might contain things like, that the police 
acted in a high-handed manner and the action taken by it was not 

'justified. I would therefore request the hon. Member not to refer to the 
contents of the report also.

Shri Bhim Sen Sachar : With your permission I will submit that
you will please remember that whenever a motion for adjournment 
was moved, in order to discuss police excesses, then there were no 
impediments put in the way of Members referring to particular steps 
taken by the police in creating a particular situation. One must 
say that certain excesses have been committed by the police and 
then the Government can say whether those allegations are true or not 
true.
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Mr. Speaker: I think the hon. Member would agree with me that
all these things would come before the court to adjudicate upon, so 
it is better if these things are not discussed on the floor of the House.
I would, therefore, advise the hon. Member not to refer to them. He 
should refer to the question of grant of land, I would not mind that, 
but any thing said here, which is likely to affect the case, one way or 
the other, should not be touched upon now.

Sardar Bachan Singh : On a point of order, Sir. In this report,
no matter which is sub-judice has been touched. This enquiry 
committee conducted the enquiry only into the excesses of the police 
and other officials. This report has also been published in the press. 
But so far, no membei of the committee has received any notice of 
contempt of court from the Government. That shows that this report 
has nothing to do with the case pending in the court.

Mr. Speaker : I do not agree with the hon. Member so far as this
question is concerned. I would ask Sardar Sajjan Singh to proceed 

v with his speech without refering to the Enquiry Committee report.

Sardar Sajjan Singh: This report shows that innocent people
were persecuted over there. So much so that the police taking aside a x 
boy, 16 years old, thrust a rod into his rectum.

Mr. Speaker: Order.

Sardar Sajjan Singh: Did'we achieve Congress Raj for these
things? We thought that such excesses would be ended after the 
advent of independence. We thought that the administration would 
improve after 1947. But actually, the things have taken a turn for 
the worse instead of for the better. This Government of ours is a 
responsible Government, but its actions are irresponsible. While 
replying to a question of mine, the Government said that there were 
no prisoners of Hoshiarpur Tenant Satyagraha. But afterwards, I came 
to know that a court had sentenced five men in connection with that 
Satyagraha. The following persons were sentenced under Section 22 of 
the Public Safety A ct: ? *

1. Shri Kewal Krishan.

2. Shri Dilbagh Rai.
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3. Shri Om Parkash.

4. Shri Om Parkash.

5. Shri Ved Parkash.

Besides the above-mentioned persons, Baba Nand Singh was also 
sentenced to imprisonment. On the fifth May, a procession was taken 
out and the court sentenced them to imprisonment on the foth June. 
Baba NanH Singh went on hunger strike from the same day and that 
is why he died after his release. In spite of these solid facts, the 
Government replied that there were no prisoners of the Satyagraha and 
Baba Nand Singh was not a Satyagrahi prisoner.

Now I give another instance of the work of the Government. In 
1948, Patwaris went on strike. In this connection, a suit was filed 
against a Patwari named Shri Gokal Chand, under the Essential 
Services Act. That man did not present himself in the court at 
Amritsar and thus it declared him an absconder. In this connection, a 
police Sub-Inspector gave the following report to the court:—

I enquired about Shri Gokal Chand accused at village Jatta, Ajnala* 
and Amritsar. He is i owhere to be found. He is aware of the suit.
He is deliberately avoiding service. There is no hope of his early 
ari est <

But the fact is that the man had been detailed to work in the 
Rehabilitation Secretariat, Jullundur by the Tehsil officers and he was 
working over there. {Laughter) ,

In this connection, the Government has stated that it made a 
mistake. On the one hand it is stated that he is an absconder while 
on the other hand he has been drawing salary from the Secretariat. 
The administration of affairs is so bad that what to say of giving one 
crore to such a Government we should not give it even two annas. 
When the courts of law declare a person an absconder and the 
Government goes on giving him regular salaries and allowances, it 
reflects upon the efficiency of the administration. Should it be called 
administration at all ? In my opinion the officers responsible for this 
should be punished. The matter should not be dropped simply by 
saying that there has been an error of judgement. I wish to place 
before the House some other examples in this connection.

/
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Sardar Gurbachan Singh Bajwa: Kindly give us some chosen
examples.

Sardar Sajjan Singh: Some of the hon. Members have other
things to tell. But as far as I am concerned I wish to give only such 
instances of our administration, as will go to show in what manner, 
the masses are governed by those in power. I have recently received 
information that I might be arrested and given a ‘ragra’. (Laughter).

S  Mr. Speaker: Order, order. The hon. Member should avoid that
word.

Sardar Swaran Singh: Sir, ‘ragra* is not an unparliamentary
word. (Laughter),

Sardar Sajjan Singh: Sir, I am only describing the manner in
which our administration is being run. I wish to narrate for the 
information of the House a case which -has come to my notice. A 
suit was filed against a Thanedar. He came to know of the witnesses 
who were going to appear against him. When one of them was standing 
outside he asked him to come to the Thana. On his refusing to do so, 
four constables forcibly took him inside the Thana and planting a pistol 
on him, took him into their custody on the charge of keeping arms. 
This is how the Congress Raj is carried on.

/
Shri Prabodh Chandra: It is not Congress Raj but Dr. Gopi

Chand’s Raj.

Sardar Sajjan Singh : I wrote a letter to the hon. Minister for
Land Revenue and received a reply thereto. He wrote:

It is just to acknowledge your letter No. 1076 dated 13-8-50 I have 
called for a report and will let you know the result in due course.

"v

But when I asked a question in this connection the hon. 
Parliamentary Secretary stated that no such letter was received by the 
Government. This is the state of affairs. A letter was written to the 
D. I. G. and the Government stated:

No complaint from inhabitants of village Kehamka District Amritsai 
was ever received by D I. G. Jullundur Range.



I have got the receipt of the letter with me and here it is. We 
can only send registered and acknowledgement due letters. It is not 
possible for us to run after the hon. Ministers with letters and we 
can not secure their thumb impressions. This is the state of affairs 
these days.

I would like to give another example. In our ilaqa there are two 
outlets at Saidpur for canal water. Their numbers are I). R. 119975 
and 122415. One of them was out of order. But as a matter of 
fact the one which was in order was charged with penalty. When the 
matter was brought to the notice of the Irrigation Department, we 
were told that it was a confidential matter. It will not be'out of place 
to give another instance. In reply to my question No. 1287 the 
Government stated that the dimensions of Amritsar police lock-up are- 
length : 19ft. 3 inches, breadth: 16 ft. 8 inches, height: 16 ft.
On 8-1-1949, 71 undertrials and 2 detenus were kept there. 73 persons 
were locked up inside such a small room.

Sardar Bachan Singh : It is worse than black hole incident !
Sardar Sajjan Singh : This is a Government of the people !
Sardar Swaran Singh : Which month was it ?
Sardar Sajjan Singh: It was the month of January.
Sardar Swaran Singh: Then the hon. Member can have no

complaint. (Laughter),

Sardar Sajjan Singh: The hon..Members can themselves imagine
the manner in which those undertrials might have passed their night 
in that small room. I also wish to bring it to tjje notice of this House 
that our Government often makes misstatements. In one of my 
questions I asked the Government to give the numbers of prisoners in 
certain jails on certain dates. The reply was :

All the above jails were overcrowded during the period under .reply. 
The excess number of prisoners were accommodated in tents or in factory 
workshops where necessary

✓
When it was asked as to how 612 persons could be accommodated 

in Jullundur District Jail when there is accommodation for 349 persons 
there, it was stated :

All the prisoners were confined in barracks and wards included in 
authorized accommodation.
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This is the state of affairs. How can such a Government be 
trusted ? Does it deserve to be called a responsible Government ?

Shri Virendra : Sir, is there no time limit ?

Mr. Speaker : I can fix time limit if the Members want. I would
ask the hon. Member now to wind up in ten minutes. I have given 
him more time because I know he takes so much trouble and interest 
in asking questions and collecting information. My office knows that 
more than fifty per cent of the questions received by the office come 
from Sardar Sajjan Singh. Other hon. Members will have fifteen 
minutes each.

Sardar Sajjan Singh : When T asked a question regarding Sardar
Arjan Singh of village Dhira Patra in Ferozepur District in the last 
session, I was told that the person was dead. But to my surprise, 
when I went to tjiat village I found him alive. When the question 
was asked in this session the Government replied that no such 
information was available. In our ilaqa patwaris above sixty years 
of age were made to retire. But one patwari of seventy years is still 
working. His name is Behari Lai and he was born in 1880. In spite 
of the above instructions from the Government he is still working in 
village Miran. Instructions were issued by the Government to the 
effect that six times land revenue should be charged from those of the 
displaced persons whose claims were false. When a question 
was asked the Government denied it. I have got with me the number 
of the order issued by the Government. It is 3682 dated 28-7-50. The 
second order in 4094 L. R. C. dated 6-4-50. This is the way our 
administration functions.

Then, Mr. Speaker, I would invite your attention to another 
Assembly question No. 628 asked by me on the floor of the House. This 
question pertained to an allotment order which had been changed for 
no less than six times by the authorities concerned. The question is 
as follows:

Whether in any case allotment orders have been changed ; if so, the 
brief history of the case and the reasons for changing the orders again 
and again and also the number of times, the orders were revised.
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The reply given by the Government to this question runs like this:

Yes, in one caee orders were revised six times. In the first instance 
Sunder Singh, a temporary allottee, was replaced by Mst, Rami, 
widow of Sardar Achhar Singh, who is a colonist of village Bala Chak, 
where her sons also own land. In review the application of Sardar 
Sunder Singh was accepted by A. D. C. Amritsar, ousting Mst. Rami. 
Sardar Sunder Singh was again replaced by Mst. Rami by order of D. G. 
R R. Then on a representation of Sardar Sunder Singh, his allotment 
was again restored and that of Mst. Rami cancelled. Mst. Rami was again 
allowed to continue. Lastly it was ordered that the possession of 
Sunder Singh should not be disturbed.

I think we have never come across any such instance in which an order 
of the Government was altered or subjected to a review six times. 
Ordinarily under the law there are three stages for this purpose. The 
first is the passing of an order by a court of law. The second is the 
institution of appeal against it, and the final stage is the review 
of the order of the appellate court. But things are different in the 
regime of our Government. Here an order of the Government is 
changed six times. The matter does not stop here. I enquired from 
the Government in the same question as to when it would arrive at a 
final decision regarding matters mentioned in the said question. I was 
given the following reply by the Government:

No decision has yet been arrived at. The case will be dealt with in 
review.

This sorry state of affairs does not end here. Let me mention another 
fact. I asked another Assembly Question No. 2335, and enquired :—

Whether any abducted Muslim girl named Mst. Sharifan alias Gian Kaur 
was recovered by S. Dalip Singh, Police Officer on or about the 6th 
January, 1949 from the house of Sardar Kishen Singh s/o Harnam 
Singh of village Gumtala, district Amritsar; if so, the date when she was 
admitted to the abducted women’s camp at Amritsar ?

The reply given by the Government was in the negative. That is, no 
such girl was recovered. But when I challenged the veracity of the 
statement, the Financial Commissioner, Rehabilitation sent me a letter 
stating that a girl was recovered ^nd had since been handed over to 
her father. I would like to read out that letter which I received from

/
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the Financial Commissioner, Rehabilitation on the subject. It runs 
like this:

Copy of a letter No. 490 G. R., dated the 2nd February, 1951 from the 
Financial Commissioner, Relief and Rehabilitation, Jullundur City, to 
Sardar Sajjan Singh Margindpuri, M. L. A., Patti, district Amritsar.
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SubjectRecovery of Mst. Sharifan, daughter of Sohna, an abducted 
Muslim girl.

I am directed to refer to your note dated the 15th October, 1950, to the 
hon. Minister for Rehabilitation on the subject cited above and to 
point out that it has been ascertained by the High poweied officer, 
Jullundur, that the girl in question was sent to Lahore and had been 
taken over by her father Sohna s/o Nathu Faqir, now reported to be 
residing in village Dalla, Chanda Singh Wala Chak No 85, P.S. Manawala, 
district Sheikhupura.

Now Mr. Speaker, you will just see what reliance can be placed on 
this Government. The reply of the hon. Minister conflicts with that 
of the officer working under him. The hon. Minister states that the 
girl has not deen recovered. But a high officer pf this very Government 
while replying to a query on the same subject, says that after recovery 
Sharifan was seat to Lahore and made over to her father. But even 
this reply was forthcoming only when I had challanged the statement 
of the Government.

Chaudhri Suraj M ai: This Government is rotten to the core.

Sardar Sajjan Singh : Then, Mr. Speaker, our Government issued
an order that group leaders of the allottees should be made responsible 
for the payment of land revenue and that it should be realised from 
them whether or not they are able to recover the same from an allottee. 
In this connection Lhad put an Assembly Question No. 2388, which is 
like this.

Whether Government issued any instructions to the Deputy 
Commissioners during the year 1948-49 that rent and other dues from 
any group be realised in full from the group leaders ; if so, the provision 
of law under which these instructions were issued ?

The reply given to me by the Government was to the effect that no 
such instructions had been issued by it. Then I enquired in the same
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question “ whether any complaints were received by the District 
Authorities in the Amritsar district during the year 1948-49 from the 
various group leaders that they had been made to pay the arrears 
of other members of the group who had cultivated their lands 
individually ; if so, the number of such complaints” . The Government 
gave the following reply.

(1) Only one complaint from Sardar Kishen Singh of village Kalsian 
Kalan was received.

(2) The Deputy Commissioner, Amritsar, has been asked to give aid in 
recovery of dues from other defaulters so that the group leader is 
reimbursed.

But just see the help rendered bv the Deputy Commissioner. He 
replied under his letter No. 7171, dated 4-4-51 as follows.

You are herebv informed that the rent recovered from you is legal 
according to the instructions as laid down in their letter No. 5^7 R, 
dated 27-4-1948. Hence your application has been filed.

From this it will appear that the administrative machinery of the 
Government is not the least dependable. As a matter of fact, this Govern
ment is devoid of any law or rules. It does not realise its responsibility 
and the condition of its administration is simply deplorable. The 
matter does not stop here. I would like to adduce another specimen 
of the inefficiency of the Government. Sardar Khushal Singh, resident 
of village Padri, District Amritsar, had been a very well-known 
patriot of this country. He was sentenced to transportation for life 
in 1914-15 and his property was confiscated under orders of the 
Government. He was released after ten years but his property was 
not restored to him. After the attainment of independence, his widow, 
Jeo, asked me that since our country had become free and Was being 
governed by our own Government, I should try for the restoration of 
her landed property, which had been confiscated during the British 
regime. I wrote to the Government requesting thereby that the 
lands of Sardar Kushal Singh be restored to his widow. But the 
Government took three years to decide this case. In the meantime 
Jeo sighed and cursed the national Government for this delay and at 
last passed away in July 1950. But just look at the quick disposal
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of the case by the Government. I received a letter from Government 
on the 1st February, 1951, which runs like this.

Order of the Governor of the Punjab.
The Governor of the Punjab is pleased to sanct on the grant of a life 
pension of Rs. 36/- (Rupees thirty six only) per mensem to Sht. jeo 
w/o late Sardar Khushal Singh of Padri c/o S. Sajjan Singh Margindpuri, 
M. L. A , Amritsar, for the patriotic activities of her husband, who was 
transported for life in 1914-15 and whose property was confiscated in 
favour of Government.

2. These orders will take effect from the 1st of January, 1951.
x (Loud Laughter),

Mr. Speaker, just imagine the position of the Government. How 
ridiculous it is. Jeo died in July, 1950 and life pension is granted to 
her with effect from January, 1951, six months after her death.

There is yet another specimen of the inefficiency of the 
administration. In this connection I would draw your attention to 
page 67 of the ‘New Expenditure for 1951-52'. It will be found that 
a sum of Rs. 31,640/- has been earmarked ‘for the item, ‘Continuance 
of the staff required for the revision of the Canal and Drainage Act VIII 
of 1873, during the year 1951-52/ If the previous expenditure incurred 
on this work is included in this amount, then the total amount 
expended so far, will come to Rs. 68,360/-. The work of revising the 
Canal and Drainage Act was undertaken on the 15th of September, 1949, 
but so far it has not been accomplished. Now let me tell the hon. 
Members the amount of work, which is required to be revised. The 
Canal and Drainage Act comprises 75 sections and 33 pages, and so far 
no interim report has been placed before the House, which could 
indicate that after all some thing was being done in the matter. But 
this is the height of inefficiency and carelessness that has been shown 
by the administration entrusted with this work. May I ask as to 
what is a Legal Remembrancer meant for ? This revision work could 
have easily been accomplished within a few days. I think the Legal 
Remembrancer and an Executive Engineer should have sat together 
and after careful consideration amended the Canal and Drainage Act. 
But I am constrained to remark that our administration is rotten to 
the core. It has failed to realise its responsibility. While a Deputy 
Commissioner says one thing, an hon. Minister says something quite
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different. I earnestly pray to God to bless the hon. Chief Minister and 
his colleagues in the Cabinet with wisdom so that they may be able to 
serve the country in a much better way than before.

Shri Prabodh Chandra (Gurdaspur, General, Rural) (Hindi) : Mr.
Speaker, on seeing the Treasury Benches and the Official gallery 
empty, one is apt to feel that we have assembled here simply to get 
our speeches, which we make here on the flooi of the House, recorded 
and duly published in the form of debates. I feel that the speeches 
that are made here do not seem to produce any effect on the 
Government, and also on those Friends who cannot form their own 
opinion independently.

Mr. Speaker : No reference to hon. Members.

Shri Prabodh Chandra: As members of this august House we
are within our rights to invite the attention of the hon. Ministers to 
their failings in running the administration of the State and also to 
demand justification from them for their having failed to ^serve the 
public in the true sense of the word, for it is they who have brought 
disrepute not only to the Government but also to the fair name of 
our State. It is a matter of deep regret that instead of contributing 
our mite for the welfare of the State we have been coming here simply 
for drawing our allowances. Our Government does not seem to pay any 
heed to what we speak here on the floor of the House, what 
to speak of their functionaries. Today the position is that the 
officials of the Punjab Government have come to realize that 
they have nothing to do with the public or in other words they 
feel that they are not responsible to them for everything that they 
do. These officials would adore the Official Gallery pompously only on 
those occasions when His Excellency the Governor Addresses this 
House or when the hon. Chief Minister is in a mood to make any 
Statement. They have not realized that now they are no longer the 
servants of His Excellency the Governor. They have not realised 
that under the changed conditions they are the servants of the general 
public. Now'that we have achieved Independence, they are responsible 
to the people and not to His Excellency the Governor What to say 
of the officers, even our hon. Ministers have failed to realize their 
responsibilities. They are generally absent from their seats in the 
House.
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Now about the administration of our State. Mr. Speaker, I think 
you will also subscribe to my view when I say that according to the 
conventions of Parliament any hon Member should not say such things 
on the door of the House as are not based on facts. As a matter of 
fact he is free to do so outside, but it is his duty to strictly observe 
the convention of not speaking such things as are not based on facts, 
and that he should base anything and everything that he speaks on 
the floor of the House, on facts and facts alone. I do not say that 
I do not speak things which are not based on facts and that l am not 
used to it. Being a political worker I say such things as are not 
based on facts but only outside this House and never have I done so 
within the four walls of the august House. I say it in unequivocal 
terms and assure you, Sir, before the apostle of truth and non-violence 
whose portrait is hanging just in front of us, that I have never 
uttered a single word on the floor of this august House which may 
not be a fact. On the contrary I have to say with deep regret that 
the replies* made by the Government on the floor of the House are not 
based on facts. Mr. Speaker, I would like to draw your attention 
to a few instances in support of my contention I had enquired from 
the Government as to what were the reasons for increasing the number 
of the Parliamentary Secretaries from 7 to 13. Through the same 
question I had also enquired if any pressure of more work had 
necessitated the Government to take such a step or else what other 
reason was there for the Government to justify its action. Mr. Speaker, 
you will be surprised to learn that the reply that was given by 
the Government was couched in a simple language and in simple five 
words namely ‘reply is not yet ready'. This is the reply that I got 
from the Government. It goes without saying Sir, that even an 
ordinary person who appoints another domestic servant knows and 
knows it full well that increase in his domestic work and proper 
supervision of his property etc., had necessitated him to take such a 
step. But the case is quite different with our Government. When asked 
as to what work were the Parliamentaiy Secretaries doing, no time 
was lost by the Government in repeating the same five-worded sentence 
namely that the ‘reply is not yet ready*. Here I am reminded of an 
instance. Once in Afghanistan 40 prisoners including Sardar Harjab 
Singh an Ex-M. L. A. of the United Punjab Assembly, were taken
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under police custody from the jail premises to the court. When these 
prisoners were produced before the Presiding Officer of the court, 
39 were convicted by him one by one. When * the 40th prisoner was 
produced before the magistrate he enquired from him as to who he was. 
The prisoner at once replied that he was the 40th prisoner. The 
magistrate grew suspicious about him when he did not disclose his
name and asked him as to what he meant by saying that he was the 
40th prisoner. He told him that he had not committed any offence.
Thereupon he narrated the whole story how he was dragged in to 
replace one prisoner, for keeping the total number of prisoners in tact, 
who had managed to escape from amongst his fellow prisoners while 
they were on their way to the Court under police custody. Similar 
is the case with our Government and the Parliamentary Secretaries. 
It is an open secret that in a House of 78 Members, the number of 
Members required to form a Ministry is 34. ■ I have not counted you 
in the total number as you are neutral. The seven Ministers, the Deputy 
Speaker and some hon. Members who have been appointed to various 
committees for some ulterior motives..........

Mr. Speaker: Please do not attribute motives.

Shri Prabodh Chandra : Sir, what I wish to point out is this
that like the 40th prisoner these 13 Parliamentary Secretaries who have 
absolutely no work to do have been appointed as such simply to 
bolster up the ranks of the Government Party, or in other words to 
continue the existence of the present Ministry.

It is being stated that our Government is out to eradicate 
corruption in the State. In this connection I would like to ask the 
hon. Ministers whether they do not realize the fact that the very 
foundation of their Ministry is based on corruption and that their 
existence is based on corruption and that the dissolution of this 
Ministry would be brought about through corruption. What I 
mean to say is this that our present Ministry is corruption incarnate.

Mr. Speaker, you will be surprised to learn that since the Partition 
our Government has set up as many as 17 committees. There is 
hardly any hon. Member of this House who, being a supporter of the 
present Ministry, has nob been appointed to work on one committee 
or the other. About 13 lakh rupees have been spent by the
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Government on the T. A. of the members of these committees. It is a 
matter of deep regret that so far none of these committees has 
submitted any report whatsoever and whenever the Government has 
been asked to supply the necessary information about the work done 
by these committees, we are told that their reports are still under 
the consideration of the Government. It is clear from this that the 
schemes of the Government only rest on paper and no practical shape 
whatsoever, is given to them. The appointment of some of the hon. 
Members on those committees is only a vote-catching device, and 
nothing else. The hon. Members of these committees and the 
Parliamentary Secretaries who have absolutely no work to do, are 
paid -large sums simply to bolster up the ranks of the Government 
Party. In this connection I remember how an hon. Member had been 
sent to Madras to attend a conference to espouse Punjab's speciality 
in agriculture. Shri Gopala Reddy the Chief Minister of Madras told 
me that the representative of our State had cut a very sorry figure 
in that meeting the proceedings of which were also watched by many 
distinguished visitors He further told me that he was sorry to find 
that the representative of our State could not speak more than just 
a few words. Mr. speaker, I have enquired from the hon. Member 
concerned as to what for he had been to Madras. He replied that 
before he accepted the offer to attend that pieeting he had informed 
the Government that his going to Madras would not serve any purpose 
as he was not fully conversant with English and that he could not 
speak more than a word or two. He also told me that he had been 
deputed there simply for making T. A. amounting to Rs. 800/-

Mr. Speaker : No reflection on Members please.

Shri Prabodh Chandra : I would not name the hon. Membej
because it is not your pleasure. But what I have stated is a fact.

Similar is the case so far as the appointments made by our Govern
ment are concerned. I had enquired from the Government whether it 
was a fact that it had sent for the roll of an officer for promoting him 
to the E. A. C. Cadre. Mr. Speaker, you will be surprised to learn that 
the reply that I got to this question "was that Government had no
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knowledge of it. (Interruptions). This is a fact, Sir, I am prepared 
to undergo any punishment if what I have stated is not a fact. 
Again Sir, if it is proved that what I have stated is not a fact I 
promise before you, and on the floor of this House that I shall 
resign from the membership of this Assembly. In spite of the 
hesitation of the Commissioner to do so, Government pressed him to 
send the roll of such an officer whose character roll was already very 
bad. In this connection I vvould like to submit that whenever an 
intelligent person purchases a dog, he carefully enquires about ~its 
pedigree I am constrained to remark that even now when we have 
attain d Independence, those persons are being taken into service who 
not only themselves had been traitors to India but their forefathers 
also treacherously stabbed India during the Freedom Movement in 
1857. Our Government which claims to be a democratic Government 
is following in the foot-prints of the Britishers. It is running its 
administration on the same old bureaucratic lines as during the British 
regime. What we find these days is that our Government does not 
hesitate to encourage those who have sold away the honour of their 
country for a mess o f  pottage. Here I cannot do without citing 
another instance how recruitment to services is made in our State. 
There occurred a vacancy of a stenographer. Almost all the candidates 
carried recommendatory letters from the non. Ministers. The 
appointing authorities in order to get out of the difficulty decided to 
appoint the man who carried the letter of the Minister-in-charge of the 
department. But unfortunately it was found that three candidates 
carried letters of recommendations from that hon. Minister. It 
was afterwards decided by the appointing authority to draw Jots. 
Under the circumstances may I ask the hon. Ministers to kindly let 
me-know whether this administration is fit to be called by the name of 
administration. I do not think that it is an administration worth 
the name. In this connection I am again reminded of an instance, 
which relates to Afghanistan. When Aman-Ullah-Khan was forced 
to proceed to London, ‘Bacha Saqqa  ̂ (the son of a watercarrier) was 
installed on the throne of Afghanistan. Bacha Saqqa after sometime 
appointed the son of a shoe-mender as the Inspector General of Hospitals, 
as he was his friend before he became the King of Afghanistan.

I think that our present Government is in no way less than the 
Bacha Saqqa’s Government. Public is openly accusing a Minister for
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using P. W. D. girders in his house which he has-xonstructed recently.
This fact they say can be verified by removing those girders and
seeing the seal of P. W. D. imprinted on them. I personally do not
believe this but if these allegations are true I should say that this
is the most scandalous state of affairs. Ministers should be men of m »t 
unimpeachable integrity so that people may. have full confidence in
them but I regret to say that the impression of the public about
them is today quite different. One day I visited the Civil
Secretariat and saw a huge crowd in the precincts of the building. On
enquirv I was told that these young men had come there to find out
a job in some department. But today jobs are given to the
brothers-in law and nephews of the hon. Ministers. I atonce remarked.

Pf Vnfkr kk ^  srrk f  — '?n># ikr t
tjjg 33]^ w  3 a rto tr~ 3o?nlH 3k 3*
The task of making recruitment to Government services is not given 
to the Public Service Commission on whose integrity nobody can have 
any doubt. Its hands have been tied up by the Government. A 
responsible officer of the Government told me that one member of the 
Public Service Commission has been appointed because he is the 
brother of a Member of this Honse and the second appointment has 
been made merely to provide an individual with a job. Besides this, 
favouritism is shown in the matter of recruitment in the Government 
departments. The rules provide that a post carrying a salary of 
Rs. 150/- or over must be filled by the Public Service Commission. 
But our Government in order tp circumvent this rule makes'appoinments 
itself on such posts on temporary basis in the beginning and then goes 
on extending the period gradually,

Chaudhri Kartar Singh : On a point of order, Sir. I may draw
your attention to the remarks made by my hon. Friend during the 
course of his speech about the members of the Public Service 
Commission and request that he should be asked to withdraw these 
words.

time
Mr. Speaker: 
but if the hon

I am sorry that I was a bit inattentive at that 
Member has used those words he should withdraw

them.
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Shri Prabodh Chandra; Sir, I withdraw them because it is your 
pleasure otherwise there is ,no untruth in these words. Sir, I was 
submitting how the Government makes appointments on posts carrying 
a salary of Rs. 150/- or more,the recruitment of which generally falls 
within the purview of the Public Service Commission. The 
Governmont fills such posts for one year in the first instance and then 
extends the period by and by. I would ask if it is not like playing 
a joke with the Public Service Commission. I can say without any fear 
of contradiction that 95% of such posts which carry a salary of Rs. 150 
or over are filled by the Government. .Sometime back my hon. Friend 
Shri Virendra asked a question on the floor this House vhy a person 
who was once rejected by the Public Service Commission in the 
United Punjab has been appointed as Deputy Transport Controller by 
the Government. This question did not elicit any definite reply. 
The Government always parry such inconvenient questions and take 
shelter behind the technicalities by saying “ I require notice”  or “ It is 
not in the public interest to answer this question.”  There is hardly 
any matter in which the Government does not' make undue 
interference. Now-a-days we cannot get anything automatically but 
have to experience good deal of difficulty at every step to get it. If 
we are in need of water or electricity or even an ordinaiy thing like 
salt we have to look to the Government. I must deprecate the 
tendency of making undue interference by the Government in ordinary 
matters.

As regards the deplorable symptoms of corruption that extet in 
the men at the top and are bringing the Government into disrepute, 
I may quote an instance which would indicate how Ministers are 
indulging in corrupt practices in the State. If any check-up is made 
into the trunk calls made by the hon. Ministers, we will find that large 
number of them are made for their personal and private use. One 
day I was sitting in the room adjoining the drawing room of an 
hon. Minister. He told me that he had to make an urgent official call 
and for this purpose he retired to the next room. I formed an 
impression that he might have to make some call in connection with 
the reshuffling of the Cabinet. He booked a trunk call and I distinctly 
heard him saying that it was ‘urgent official/ After two minutes 
when he got the connection he indulged in such a disgraceful talk that

t



% <*; tt)* si
(12)66* p u n j a iTlegI ^  [19th  m arch , 195L

[Shri Prabodh Chandra]/

I had to hang down my head in shame. He said:—

V#»eca ! I have received no letter from you. Are you keeping fit ? If 
you do not propose to come here, I will fix my tour at your place.

It is the misfortune of the State that the Ministers are exhibiting such 
traits of character. It was also my bad luck that I happened to be 
at his residence at that time. If anvbody were to ask me to tell the 
name of that Minister, I will not divulge it as it would be breach of 
faith. May I ask if such a trunk call made by the hon. Minister can 
be treated as ‘official’ trunk call. Sometime back I happened to be 
at Batala and elections of Panchayats were being made It was my 
ill-luck that I happened to be there at that time. I should say that 
it is a bad luck to be born in this State where the Government is 
being run by the help of an astrologer. There I knew that the Resident 
Magistrate was receiving a parwana after every hour to make so and 
so a panch. The Resident Magistrate was feeling elated and honoured 
for receiving personal calls from the hon. Chief Minister. Such 
recommendations were made to satisfy his personal ends. I remember 
that two hon. Ministers had asked me on various occasions to make 
trunk calls from their bungalows if I ever wanted to do so at 
Government expense. Does it behove the hon. Ministers to make 
private trunk calls at the expense of the Government. If this is the 

. attitude of the hon. Ministers I think we can never weed out corruption 
from the State.

iftr. Speaker : The hon. Member will now wind up.

Shri Prabodh Chandra : I will not speak for the next five days.
So p’ease allow me 15 minutes more.

Mr. Speaker: I find that during the discussion on Governor’s
Address and during the General discussion on the Budget 25 Members 
have spoken. So I wish that Members sitting on the back benches 
should take part in this discussion and give vent to their feelings on 
the particular demands. For this reason I would request the hon. 
Members who have already spoken to excuse me if I do not call upon 
them to speak.
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Shri Virendra: Does it mean that those who have already spoken
will not be allowed to speak again ? . . .

Mr. Speaker : That will also be taken into consideration, I do
not know what is to be done with mover and seconder of the motion of 
thanks. (Laughter),

Shri Prabodh Chandra : Si r, I am beholden to you for giving me 
fifteen minutes more. In reply to a question asked by me the hon. 
Minister for Public Works had stated on the floor of this House that 
Mr. K. B. Datta's seat in the Ambala City ?vlunicipality was declared 
vacant because he was responsible for breaking open the locks of the 
Municipal Office. The falsehood of this statement stands exposed in 
view of what has been written in the editorial of today’s Tribune. What 
I mean to say is that even those who are at the helm of affairs of the 
Government do not nesitate to conceal truth and indulge in lies even 
over trifling matters. What respect, what prestige, what confidence can 
such a Government inspire in the minds of the people ?

I have just recalled an instance of how this Government encourages 
corrupt practices in the administration. In spite of the fact that a 
certain Naib Tehsildar was responsible for destroying the applications 
for allotment of land of all the sitting allottees of village Verak 
because he was himself an applicant and wanted *o ensure the success 
of his case and the Commissioner Jullundur Division does not want to 
recommend his name for promotion partly for this reason and partly 
because he is very junior to other candidates, the latter is being 
compelled and pressed to forward his name just because he happens 
to be the son of Sardar Bhag Singh a retired officer who had 
rendered meritorious services to the British Government and helped 
it in sending many patriots like the late Sardar Bhagat Singh to the 
gallows. The inquiry in the case of destruction of applications for 
allotment was made by no less a person than Mr. M. S. Randhawa 
and the fact was established that this man who was then working as 
Naib Tehsildar in the Rehabilitation Department had himself 
destroyed the applications. Instead of giving him any punishment, 
our Government is anxious to promote him and is putting pressure 
upon the Commissioner to send his roll. Surely if persons like this 
son of Sardar Bhag Singh are not encouraged in this era of freedom, 
who else deserves it and what is the meaning of this freedom ?
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Now, Sir, I want to make a few submissions about the working 
of the Civil Supplies Department in my district.

Mr. Speaker: Leave that aside for the demand in respect of
Civil Supplies Department; that might come up for discussion.

Shri Prabodh Chandra: Alright, Sir. Ludhiana cases are
sub-judice and without going into details I would confine myself to 
saying that if such things as have happened in Ludhiana City had 
occurred in some other free country, those responsible for them would 
have been shot to death there and then or there would have been a 
revolution in the country. But thanks to the indulgence of this 
Government persons responsible for committing barbarous acts are 
being pampered and the innocent are being harassed. Neither has 
this Government any power to think or act independently nor does it 
care about its own reputation. On every small matter the state 
astrologer is being consulted.

Mr. Speaker : Please don't make such remarks.

Shri Prabodh Chandra: But, Sir, I must ask the Government as
to who is paying the rent of Guildford the bungalow in which I was 
living for sometime as Parliamentary Secretary and which Mr. Sharma 
the astrologer to whom I was referring has been occupying since 
October, 1950. I am sure neither the hon. Chief Minister is paying 
it nor any other person but it is being met out of the State Exchequer. 
How is Mr. Sharma entitled to live in a house the rent of which is being 
paid by the Government.

Chief Minister: Sir, I challange his statement. Government does
not pay any rent for that house.

Shri Prabodh Chandra: Then why doesn’t the hon. Chief
Minister say frankly who has been paying the rent since October last ? 
Has Mr. Sharma been paying it or the Chief Minister himself ?

Mr. Speaker : Order, order.

Chaudhri Lahri Singh : Sir, it is a very important question.
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Mr. Speaker: That may be important from the point of view
of the hon. Member but if anything is done by a person in his private 
capacity, it should not be brought in. Only administrative action 
done by a person in his private capacity should be discussed.

Shri Prabodh Chandra: Now, Sir, I want to say a few words 
about the officers who were suspended on some charge or the other 
but were after two or three years reinstated. It has been stated on 
behalf of the Government that out of the eight P. C. S. officers who 
were suspended seven have been reinstated. So far as I think, Sir, 
this must have caused a loss of lakhs of rupees to the Government 
because on their reinstatement they must have drawn full salaries for 
the period they were under suspension. As you know, Sir, if the 
decisions of a Magistrate in a large number of cases are reversed by the 
appellate court he is called to account for that. Cannot some such 
provision be made to call to account those persons on whose advice 
the Government decides to hold an inquiry into the conduct of certain 
officials and suspends them and has to incur loss because ultimately 
they are found to be ‘not guilty’ and are reinstated ?

Then, Sir, I would like to make a brief reference to the remarks 
made by two lawyer Friends on the floor of this House in the course 
of discussion on the demand for general administration.

Mr. Speaker : No personal reflections, please.

Shri Prabodh Chandra : No, Sir. One of these Friends has given
a warning to the Government in a roundabout way— half explicitly 
and half implicitly-that if those who have committed murders and have 
been responsible for creating disturbed conditions during the census 
operations are not released, there would be a revolution. I refrain 
from commenting upon his mentality. The other lawyer Member 
whose name I consider it below my dignity to bring on my lips has 
been throwing mud on others forgetting that his own garments are so 
soiled with black deeds that all the waters of the Ganges and Jamuna 
will not be able to wash them clean. I would request the hon. Chief 
Minister to beware of such friends whose hearts have undergone no 
change, though they now wear white instead of blue turbans.
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In the end I would request the hon. Chief Minister to visit the 
hovels of the poor to have a correct idea of the conditions prevailing 
in the State. Let him not be deluded by the flutter of gorgeous- 
coloured saris into believing that all is wed with the State. Underneath 
the calm, shining blue surface of the ocean is hidden a terrific tumult 
which if ignored will cause a shipwreck.

In this veiy State people are finding it impossible to find cloth 
for a shroud. The hon. Chief Minister should not go by the applause 
of a few interested persons and think that all is well. These are the 
persons whose hearts are still as black as ever.
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Mehta Ranbir Singh: (Ludhianr and Ferozepore-General-Rural^
(Hindi). Sir, it is a pity that rhe Budget which is before us smacks 
of the Budgets of the times when we were ruled by the foreign 
Government No doubt that we are an independent people at this 
time and the reins of our Government are in the hands of a person 
who fought the battle of independence with us and always took the 
oath of independence with us when we celebrated the Independence 
day on the 26th of January but I am very sorry to say that his ways 
of doing things are if not worse exactly the same as that of the 
Englishman. We did not like the ways of the Englishman and so 
we do not like the rule of this Government. As a matter of fact we 
did not have any hatred or contempt for the Englishman himself, 
we did not like him as he was here in this country to exploit our 
people and rob us of our riches. We hoped that when the Englishman 
had left we will have fruits of our labour and may be able to get iid 
of harmful policies like that of the divide and rule. But unfortunately 
that was not to be. I am grieved to say that even after having 
achieved independence and after having undergone the horrors of the 
partition crores of rupees are being wasted on the administration of the
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State. I only wish that our hon. Ministers had taken a lesson from 
the Governments of other States of this country in this respect. 
The other States are doing some good work and are not wasting the 
revenues as is the case here. Our Government is spending so much 
on the General Administration1 unnecessarily that it has not been 
able to do anything for the displaced people or for the old residents 
of East Punjab despite the fact that taxation has been doubled. 
I may here compare the expenditure on General administration in 
Bombay with the expenditure incurred under the same head in our 
own State. Out of a total revenue of rupees 55 crores the Bombay 
State spends nine crores and fortyone lalhs of rupees on education 
and only two and a half crores i. e. a little less than 5 per cent of the 
total revenue on the General Admininistraticn. On the other hand 
we in this State spend 10 or 11 per cent of our revenue on the 
General Administration. I don’t think we can be proud of such state 
of affairs. There is no gainsaying the fact that we are where the 
Englishman has left us and nobody has n ade any attempt to 
make any progress particularly in the matter of General Administration. 
It will be admitted that the Englishman always entertained very able 
persons in Government service and so far as their capability is 
concerned I have no hesitation in saying that they are as a rule much 
better in intelligence than those who are in the public life at present. 
As Lala Hardial has remarked the Englishman tried to prostitute 
the best brains of our country, this remark is quite well founded. 
Recruitment to the higher services was made by the Englishman on 
the basis of competitions and our best persons in the good old days sold 
their talent to the foreigner for an easy life. But the old days 
have gone and we are living in altogether different times. Now we are 
our own masters and the persons recruited in services by the foreigner 
should be and can be prostituted for the good of the State and the 
country in general. In the past, the foreigner prostituted them for his 
own ends but now when he has lefl the ability and the capability 
of the service-men lemains with us and we can utilize it for the good 
of our people. But unfortunately no advantage is being taken of 
this capability. In fact what is happening is this that the members of 
the cabinet are using their own personal ends. They have become 
corrupt and are trying to amass as much wealth as they possibly cam 
My lion. Friend Sardar Partap Singh said the other day on the floor 
of the House that about 90 per cent of Government officers are
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corrupt—they are so, as they are not being properly supervised by the 
Ministers. If these Ministers only knew how to get work out of these 
otherwise efficient officers they could very easily utilize them for 
setting up a welfare State. The other day I was surprised to hear 
from the hon Chief Minister when he wa  ̂ replying to this allegation 
made by my hon. Friend Sardar Partap Singh that there were some 
black sheep among the officers. I ask if the black sheep are there why 
steps have not so far been taken to remove them from service. The 
Ministry in my opinion is at any rate guilty of inefficiency if not 
of corruption. They should not tolerate corruption of the officers 
in any case and lose no time in bringing the offenders to book.

Sir, it has been remarked in this House that no betterment of the 
State can be brought about so long as this House stands divided and 
the Parliamentary Secretaries and the Private Parliamentary Secretaries 
are continued without any work being „ entrusted to them. .In 
connection with the appointments of the Parliamentary Secretaries 
and the private Parliamentary Secretaries. I feel like narrating 
a real story. It will be recalled that the late Maharaja of 
Patiala was fond of keeping wrestlers, sportsmen, artists, hunting 
dogs and so on. But I may tell the hon. Members that where 
he bad a fancy for these things, he also kept a number of very able 
Ministers in his state despite the fact that so many Ministers wei e not 
required for a small population of fifteen lakhs. What was more, 
the revenue of the State did not justify the existence of so many 
Ministers;

Minister for Education : Sir, the hon. Member cannot discuss a
state.

Mehta Ranbir Singh : I am not discussin a state. When asked as
to how they kept busy, they told that half of them tried to keep some 
persons in power, while the other half made attempts to dislodge them. 
The same is the case with the Members of this Government. They 
have no feeling for the public. If they had any feeling for them, they 
would have done something for their benefit.

Now I wish to tell the House about the views expressed by hon. 
Gyani Kartar Singh, when he used to sit on the opposition benches

\



in 1938. During discussion of the Demand for General Administration, 
he said these words with regard to water rate—

To my mjnd the water rates press far more heavily on the agriculturists 
than even the land revenue It is, therefore, most regretable that the 
Government has not thought it worthwhile even to appoint a Committee 
to investigate the incidence of water rates, though, I am aware, it would 
be equivalent to throwing dust in \ eople’s eyes.

What is he doing today ? He is himsdf throwing dust into the eyes 
of the public. Knowing ah these things the hon. Members sitting on 
these benches talk a great deal but shout Wes’ at the time of voting. 
The hon Minister for Revenue has forg -tten all those things, which 
he used to say some years back and has increased water rate by fifty 
per cent. He does not care for the feelings of the poor people. He 
used to say that land revenue should be charged on the basis 
of income tax. He has conveniently forgotten all those things 
now.
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Mr. Speaker: The hon. Member is again irrelevent. He is
discussing ma ters other than the General Administration.

Mehta Ranbir Singh: All these matters are included in the
demand under discussion. Gyaniji said about the police—

lhe Polic* Department has been subjected, as usual, to a heavy fire 
of criticism, I would only submit that ery constable should be sent for 
a month at least to a school where he should be instructed to speak 
politely.

I shall ask our hon. Ministers also to get training in the art of 
administration. Is the Government acting on those principles, which 
it used to hold cut sometime back ? In this demand is included the 
salary of Commissioners also about whom the hon. Minister for 
Revenue used to say—‘The post of Commissioner is superfluous/ 
How does he come forward now with the demand that the high salaries 
of these officers should be approved ? Was he deceiving the public 
when he used to express those views in 1938 or he has given them 
up for his personal convenience ? Our neighbouring State of Uttar 
Pradesh comprises fifty or fiftyone districts. They have no Financial 
Commissioners while our State which .consists of only twelve districts 
has three fat salaried Financial Commissioners. Can not the 
administration of this State be carried on without them ?



Minister for Revenue: I said those words about the
Commissioners.

Mehta Ranbir Singh: If the administration of Uttar Pradesh
can be carried on very successfully through the Chief Secretary and 
the Home Secretary, why can't our Government do the same ? Are 
our Ministers less efficient ? If they reduce their tours by one half, 
thev can look to administrative work very well.

Another thing to which I wish to refer is the prevalence of 
corruption in the State. One of its causes is too much of intervention 
by/the persons in power. In this connection, I wish to quote an 
instance. I asked a question in the Hous  ̂ as to why the Government 
hfid nominated Kaka Singh as a member ot Municipal Committee,
Khanna. when he had been turned out of the Congress Committee
on account of his misconduct. Parliamentary Secretary, Shri Dev Raj 
Sethi, stated in reply ‘ he is the best of the lot.' The case to which
I am now going to refer is not sub-judice. This Kaka Singh
brought two drums of oil into the Municipal limits of Khanna without 
payment of octroi. The officers of the Municipal Committee brought 
this fact to the notice of the Committee. Kaka Singh commands 
influence with the Ministers. The Government ordered that the 
Committee could not interfere in this matter. In this connection the 
Additional District Magistrate Ludhiana who was directed by the 
Government to dispose off this case remarked—

‘The Octroi Inspector has allowed the drums to be brought into the 
Municipal limits without realising octroi lax at the barrier and is 
responsible for the loss to the Committee So action should be taken 
against him *

Maj' I know if Kaka Singh brought these drums with the consent of 
the Octroi Inspector ? He brought these by virtue of his connections 
with the Ministers. He knew that nobody could do him any harm. 
He decided to take action against those officials, who had the courage 
of reporting against him. A false case was made against those Municipal 
officials. That case too is not sub-judice. The Government issued 
orders from Simla that the Municipal employees concerned should be 
suspended and proceeded against. The House will be interested to 
learn the findings of the court in that case. It was held that the case 
was quite false. When I asked the Deputy Commissioner if there

(1 2 )7 4  PUNJAB LEGISLATIVE ASSEMBLY' [19TH MARCH, 1951



GENERAL ADMINISTRATION. ~ (12)75
I

were no rules governing' such cases, he replied that he was a 
Government servant and had to carry out the orders received from 
the higher authorities. Those Municipal officials were honourably 
acquitted. The court went on to say that they had been involved in 
that false case in or 'er  to save a Municipal Commissioner against 
whom they had given evidence in a case. He had misused his 
position. When the time for action against that Municipal 
Commissioner came, the Government slept over the matter for months 
together.

(At this stage Mr. Speaker vacated the Chair and it was occupied 
by Mr. Deputy Speaker).

When His Excellency, the Governor visited Ludhiana, I pointed 
out to him that if the Government could not trust its own District 
Magistrate and Commissioner, it should dismiss them and run the 
administration through Ministers and their touts. The two persons who 
had previously given correct evidence, resiled from 'their statements 
under pressure of Kaka Singh. The Magistrate had written to the 
Government that those persons should be dismissed from service. 
But still this was not done. It was the Governor who removed that 
Municipal Commissioner and dismissed those two employees by his 
special powers. This is how the Government shelters the corrupt and 
victimises the honest.

What is the condition of administration in our State ? This can 
be judged from the opinion of the o>aily Tribune of our State It 
says : “ On the larger question of whether the services have improved
or deteriora’ ed m the last three years, we believe that officials of 
integrity will themselves acknowledge deteiioration. There is no 
escape from this unpleasant fact.”  What is the cause of this 
deterioration in the situation ? I do not want to make any personal 
attack or to bring in any names. Sometime back, the hon. Chief 
Minister, in his official capacity, went to tour the Kangra district. 
That was the season of plenty of fruit in the district. The hon. Chief 
Minister was accompanied by some hon. Members and also a Minister 
of the Central Government. What happened there was this that 
the people were made to serve the party with eggs, chicken etc. The 
Patwaris were forced to provide these things. What was worst was 
that at the time of departure, the cars were loaded with cherry worth 
Rs. 450. I was told this thing by an official.
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Thakur Bcli Ram : This is absolutely wrong.

Mehta Ranblr Singh: You may say so. Up till now, nobody has 
cared to foot that bill o f Rs. 450. Now, Sir, you can imagine whether 
the Government servant who gave so much cherry to the hon. Chief 
Minister will exploit the people or not. After all it is not provided 
that he should give such costly prese its out of his own salary. 
Naturally, he has to get them in turn from the people. Before the 
arrival of the hon. Chief Minister, a tout went to the people and asked 
them as to who wanted to give a party to the Chief Minister. People 
replied that there was no need of any party. At last a man from the 
Pepsu territory, which was recently merged with the Ludhiana 
District, was picked up and he was forced to arrange a party. He 
spent Rs. 400 or Rs. 500 on it. But unfortunately the late Sardar 
Patel died after sometime and the man could not be informed in time 
and had to suffer the loss.

Again. Sir, a Government college is going to be opened at Urmar 
Tanda. The Revenue Minister ordered that contributions for the 
college be got along with every deed which was to be registered. Thus 
the people were forced to pay lor the college. I f such things are 
done by the Ministers themselves, how can corruption be ended. 
So far as I am concerned I have got a Naib-Tehsildar two years’ 
imprisonment and similarly some Patwaris were got punished. But the 
fact is that there is corruption at the top. It is trickling from above. 
That is why there is corruption in services.

Then, Sir, there is a p h a d i Minister who is given all the 
miscellaneous departments. He has a number of departments under 
him. He is no other than Sardar Isbar Singh Mujhail. The 
Rehabilitation Department is also under him. As regards this 
department, I may submit that the displaced persons are now shedding 
the tears of blood having exhausted tears of water. Then there is the 
Civil Supplies Department. The position of this department is exactly 
the reverse of what it was a year ago. This is no more Civil Supplies 
Department. It is now a criminal distribution depot. I want to 
know if the hon. Minister is the sole proprietor of this depot or he 
shares it with others also. Then there is the Industries Department, 
which is placed under an uneducated man. He has no interest in
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the technical affairs connected with industries. He is not a technical 
man. He has given a technical post to a lecturer of a college in the 
Industries Department, simply because he is a Sikh. I am one of 
those who do not object to the large number of officials of a particular 
community if they are appointed on merit. But if a person is 
appointed only on the basis of his religion and otherwise he is an 
incapable man, it is certainly objectionable.

Mr. Deputy Speaker: You should discuss the general administration 
and not the Ministers.

Mehta Ranbir Singh : I am not concerned with the private life
of the Ministers as Shri Prabodh Chandra has discussed.

Mr. Deputy Speaker: You want to follow him.

Mehta Ranbir Singh : Not at all, Sir. I will discuss the general
policy. But I must discuss them in their public capacity and from 
that cri^cism they can not escape. Then, Sir, it was said on the floor 
of the House during the debate on census trouble by a Parliamentary 
Secretary that an hon. Minister financed the people who were 
responsible for the trouble. Now either that Parliamentary Secretary 
should have been removed fo*r making false allegation or action should 
have been taken against the Minister.

Minister for Revenue : Do you refer to me?

Mehta Ranbir Singh : Two of the hon. Ministers went out in the
villagers and indulged in propaganda in connection with entries in the 
language column of the census. It is alleged that one of them even 
supplied jeeps for carrying on such propaganda.

Minister for R evenue: It is a baseless allegation.

Mehta Ranbir Singh : If there were a judicial enquiry the hon.
Ministers concerned would not be found sitting in the cabinet but 
behind the bars. If they are courageous enough they should come 
forward and face a judicial enquiry.

Minister for Revenue : What purpose can be served by a judicial
enquiry ? The allegation is baseless from beginning to end.



Mehta Ranbir Singh: Sir, I wish to inform the hon. Members 
that the hon. Minister for Revenue went to ourTehsil. There he 
delivered lectures instigating the ignorant people in the rural areas.

Minister for Revenue : Where did I instigate people ? It is a
lie.

*
Mehta Ranbir Singh: No useful purpose can be served by

denying. It is a fact that some of the hon. Ministers have been doing 
this. Shri Prithvi Singh Azad, similarly, went out and delivered 
such lectures. Sir, mv submission is that this policy of dividing the 
people and ruling them is an old one. It was followed by the British 
imperialists in India. It has been adopted by two of our hon. 
Ministers.

Minister for R evenue: The hon. Member is making entirely false
accusations

Mehta Ranbir S ingh : Sir, I believe that the people could have
lived together peacefully as well as declared whatever language they 
liked but for these two Ministers. They have tried to sow seeds o f 
dissention. They have proved to be worst enemies of nationalism.

Minister for R evenue: May I know what language my hon.
Friend has declared ?

Mehta Ranbir S in g h : I say what is the idea in adopting 
underhand means ? The hon. Ministers should come forward openly 
and place their cards on the table. Two o f the hon. Ministers live 
together and work in the same party yet one o f them claims to 
espouse the cause ot Harijans and instigates them in the press and 
on the platform, the other claims to be a champion o f Sikhs. I would 
like to sound them a note of warning that such a policy is not going 
to work any longer. The masses have become conscious. People 
know their enemies and their friends. They can no more be duped. 
But one thing must be clear. Regarding the present deplorable state 
of affairs the responsibility rests upon the shoulders of those who are 
in power today. The Government of the day is missing an opportunity 
that has been provided to it for serving the masses ably and with 
sincerity. We find that every one is trying to vie with others in 
intrigue, deceit, s lin g in g  mud on others and telling lies (\interruptions).
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Minister for R evenue: Did the hon. Member himself tell the
truth in the matter of declaring his language ?

Mehta Ranbir Singh : Sir, regarding General Administration of
our Government the less said the better. I would Jike to refer to the 
treatment meted out to Master Tara Singh’s son. Of course, I have 
nothing in common with the political views of Master Tara Singh. In 
politics he was Guru of the hon. Minister for Revenue.

Minister for Revenue : This'is a wrong statement. I have never
said that he is my Guru or even a political .Guru. It may be that 
according to his creed he may have a Guru.

Mehta Ranbir Singh : Let it be then that he was his political
leader. What I wanted to point out is that in administration of affairs 
we are not concerned with the views on political matters which 
individuals may hold. But our Government cancelled the licence 
held by the son of Master Tara Singh for the sale of fire-arms because 
there arose differences in political matters between the hon. Minister 
for Revenue and the father of the licencee. Whatever differences I 
may have with Master Tara Singh in politics, it is a fundamental right 
of his son not to be discriminated on that account in matters of trade 
and business.

Minister for R evenue: May I tell the hon. Member that even the
High Court has rejected his appeal.

Mehta Ranbir Singh : Sir, here I am reminded of a story. Once
a jackal came to a city at night. He fell down in a dyer’s pot and 
changed his colour. When he escaped and reached the jungle, 
on seeing his beautiful colour, the beasts o f the forest regarded him 
as their king. But unfortunately, later on when afterwards he 
misbehaved with his kith and kin, he was obliged to speak out in his 
natural voice. They recognised in his howl the true jackal and refused 
to accept him as their leader and he was killed by a lion. Similar 
is the case with the hon Minister for Revenue. So far he has been 
posing to be a true nationalist, but the public has seen that during 
the census operations they have come out in their true colours. Under 
the cloak o f nationalism such leaders have resorted to the 
exploitation of the poor and ignorant masses. But now their
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communaltem stands unmasked. As a matter of fact such communalists 
should have no place in free India. The jackals have come out in their 
true colour.

Shri Amar Nath Vidyalankar : Sir, is there no time limit ?

Mr Deputy Speaker : Order, order.

Mehta Ranbir Singh : Sir, I was about to say that the order
passed by our Government in suspending the licence for the sale of arms 
held by Master Tara Singh’s son is quite contrary to law. This matter 
has an important bearing upon the manner in which our administration 
is being run. In fact, the Government has issued a lawless order, 
hitting at the fundamental rights of the citizens and ignoring all 
rules and laws of the land. This is an example which goes to show 
the condition of General Administration in our State. I have nothing 
to do with the views which Master Tara Singh may hold and I cannot 
be expected to be in agreement with them. But so far as his son, as 
an individual citizen of India is concerned, I can say that the arms 
licence which he held should not have been cancelled at the sweet 
will of the Government and some of its hon. Ministers. There are 
rules and regulations governing such matters. It is not a wise policy 
to throw them to the winds in such cases.

Mr. Deputy Speaker : You have taken more than half an hour.
You must wind up now.

Mehta Ranbir Singh : Sir, my submission is that the way in
which the Government of the Punjab has interfered in this matter casts 
a grave reflection upon their General Administration. Even in 
Hyderabad itself no such high-handedness was shown towards the 
Muslim arms dealers. There the Government did not mete out the 
same treatment which our State Government has meted out to 
Master Tara Singh’s son. In Hyderabad, necessary precautions were 
observed. But our Government has not considered it fit to observe 
them.

Then, Sir, I would like to bring another fact to your notice. In 
Bombay 20 per cent profit is permissible to the dealers in Arms and

(12)80 PUNJAB LEGISLATIVE ASSEMBLY. [19TH MARCH, 1951



GENERAL ADMINISTRATION. (12)81

this includes profit allowed to theJocal dealers as well. Then prices 
of arms in Bombay are fixed and the dealers cannot charge whatever 
they like from the public. But what is the state of affairs here? 
There is no check on the dealers in arms of this State in the matter 
of charging price from the public. They are permitted to make 30 per 
cent profit. Besides, they are at liberty to charge fancy prices for 
the arms and thus fleece the public without any let or hindrance. 
But it is a thousand pities that invidious treatment has been meted 
out to the son of Master Tara .Singh. He has neither been allowed 
to dispose o f the arms at 30 per cent profit nor has he been permitted 
to effect the sales here in the Punjab under the supervision o f the 
police. The right of disposal of arms accrues to him under the orders 
of the High Court and yet our Government has directed him not 
to sell the arms here but carry them to Bombay for disposal. From 
this what else can be concluded except that the Government is very 
vindictive and unfair to him. The matter does not stop here. The 
father-in-law of Master Tara Singh's son, too, has been treated very 
shabbily by the Government and yet my hon. Friends occupying the 
ministerial gaddis boast of administering even-handed justice to the 
people. In this connection I am reminded of a Punjabi saying—

TTCJ I trffrlP D’aH 333 I

srs gstfwsr i *rfwr ^  *pi i
and it aptly applies to them.

Minister for L abour: But there is no bania among the
Ministers.

Mehta Ranbir Singh : There may be no bania, by birth, among
them, but the fact remains that by their actions they have proved 
to be much worse than banias. They have no principle like a person, 
who when asked, whether he liked ‘Jhatka* or ‘Halar meat, replied that 
so long as it contained a lot of ghee, he did not mind of what type it 
was. Similar is the position taken up by our Ministers. They are not 
keen about their principles, so long as they can retain their gaddis.

Minister for L abou r: We welcome the condemnation o f the
bania class by the hon. Member even though it may be at our own 
cost.



Mehta Ranbir Singh : But the .agriculturist bania is still a greater
curse. You may be Jats by birth but your actions are such as prove 
you to be worse than the much maligned bania.

Pandit Durga Chand Kaushish : Sir, I want your ruling as to
whether the word • 5 5 3 3 ’ (worse) in the sense in which
the hon. Member has used, is parliamentary or not. If not, he may be 
asked to withdraw it.

Mr. Deputy Speaker: I don't think it has been used in any
derogatory sense.

Mehta Ranbir Singh : Then, Sir, I would draw your attention
to another important matter. I am in possession of a signed 
document and I am prepared to lay it on the Table of the House. It 
contains certain glaring allegations of corruption against a Head of 
Department of Government,.namely acceptance of illegal gratification 
through a close relation, in the form of a cheque amounting to 
Rs. 32,000/- drawn on the Imperial Bank. I am not aware of the 
veracity o f the statement made in this document, but the allegation 
is there. I, however, think that this is a defamation case and a great 
slir on the integrity of a high official of the State. I suggest that 
Government should permit the officer concerned to follow up the case 
and if the charge is found to be baseless, then the writer o f the 
document, one ParshotanrLal of Delhi,.should be severely dealt with for 
making a false charge.

Then, Sir, in 1948, this House had adopted a measure fixing fair 
rents of buildings. Under its provision the landlords could charge rent 
from their tenants within certain prescribed limits. In other words 
the tenants enjoyed a certain measure o f protection under this Act. 
But what do we find now ? This provision is being honoured more 
in the breach than in the observance. The Municipal Committees in 
Ferozepore district are charging six times the rent fixed under the Act, 
from the tenants o f the houses belonging to them. And the 
Government has issued an ordinance enabling the local bodies to do so, 
perhaps it thinks that since it is all-powerful it is not accountable 
to any body. I think it is not fair on its part to think in this 
strain.

Mr. Deputy Speaker : The hon. Member's time is up.
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Pandit Faqir Chand (Ex-Member West Punjab Legislative 

Assembly representing West Lahore Division, General, Rural) (H in d i) : 

Sir, I may point out at the very out set that the State of Punjab 
is seething with discontentment and there is a feeling of intense hatred 
against the Congress Government among the people. I would ask 
the Goverr ment that if it fails to adopt effective measures to remove 
the causes leading to this discontentment and feeling of hatred, then 
the consequences will be ruinous for it. Let us probe to find out 
the main causes responsible for bringing our Government to disrepute. 
I think the main reason is the speeches delivered by the Congress 
Members against the Government. When reports of such speeches appear 
in the press, they have a very adverse effect on the public. I may point 
out that the speeches made by the Chief Whip and the Secretary of the 
Congress Assembly Party can produce no other effect than hatred in the 
masses against the Government. I am of the| opinion that if these 
gentlemen have any grievances, they should put it before theii Leader 
privately rather than wash dirty linen in the public. It is a matter 
o f  regret that on the one hand they strive every nerve to maintain 
solidarity of the Government and on the other, with a view to playing 
to the galleries or earning a cheap popularity, they vex eloquent against 
their own Government. I think that this state of affairs must come to 
an end. I feel the Chief Whip and the Secretary of Congress Assembly 
P arty...........

Sardar Bachan Singh : May I know whether it is permissible to 
discuss internal affairs of the Congress Assembly Party on the flcor o f 
the House ?

X  Mr. Deputy Speaker : Party affairs cannot be discussed in the 
House.

(A t  th is  stage M r . S peaker resum ed  the C h a ir).

Pandit Faqir C hand: Mr. Speaker, I would like to bring this
point home to my hon. Friend Sardar Bachan Singh that I  am not 
discussing any politics of the Congress Party but I am discussing the 
administration o f the Government which T represents the Congress 
Party here on the floor o f the House. As I have already stated the 
speeches of the Chief Whip and the Secretary are sure to produce 
adverse effects on the administration of the Government...........



Sardar Bachan Singh : On a point o f order, Sir. Sardar Dalip
Singh is not the Secretary of the Assembly.

Pandit Faqir Chand : I would like to submit for the information
of my hon. Friend that the hon. Member Sardar Dalip Singh Kang is 
the Secretary o f the Congress Assembly Party which is represented 
here by the hon. Members occupying the Treasury Benches. My 
hon. Friend should know that we have a democratic form of 
Government here in our State. ( V o i c e s :  Quite right). Mr. Speaker,
when the hon. Members who are the supporters of the present Ministry, 
do not hesitate to make highly objectionable and inflamatory speeches 
on the floor o f the House, then you can very Avell imagine, Sir, how 
their utterances are going to have adverse effects on the administration, 
however efficient it may be. Perhaps my hon. Friends occupying 
the Treasury Benches are aware of the fact that how Hafiz Mohammad 
Ibrahim, a Minister o f  the U. P. Government resigned from  the 
Cabinet o f the Congress Party simply because 5 2  members o f the Congress 
Assembly Party opposed him tooth and nail as he did not subscribe 
to their policy. In fact he went to the extent o f declaring to his 
partv members in unequivocal terms that he would no longer continue 
to work as a Minister if they did not like his policy. What I wish to  
submit is this that Hafiz Mohammad Ibrahim frankly told his party 
members that they were at liberty to choose some other member in 
his place who would work according to their - policy. I f the present 
Ministry continues its weak-kneed policy as is abundantly clear from 
the speeches o f  the hon. Members in general and m y hon. Friends. 
Chaudhri Kartar Singh and Sardar Dalip Singh Kang in particular, then 
how on earth can anybody say that it is running the administration 
efficiently and sm oothly. As a matter of fact the hon. Ministers can 
feel for themselves how far the scathing criticisms advanced by  the 
hon. Members against them have adversely affected the day-to-day 
administration. Under the circumstances it is but meet and proper 
on their part to take the same steps as have already been taken by 
Hafiz Mohammad Ibiahim  who has set an exam ple in the dem ocratic 
set-up. They should therefore lose no tim e in making room  for  others 
in whom the hon. Members m ay have full confidence. Our hon. 
Ministers are really trifling with the adm inistration. In this connection 
I would like to give an instance. Through a question I had enquired 
from  the hon. Chief Minister whether the Governm ent which spent lakhs
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of rupees on the Resources and Retrenchment Committee had taken 
any steps to implement its recommendation to the effect that the 
maximum T. A. which an hon. Minister should draw should not exceed 
Rs. 1,000/-. The reply that was given to this question was that the 
Government would follow the rules already framed by it. What I 
wish to submit is this that if the Government is not going to 
implement the recommendations o f this committee set up by this 
House or in other words if it does not honour the resolutions passed 
in this August House, then why this democratic farce, in our State. 
By waiting the public m onjy on those committees whose 
recommendations are not implemented at all, our Government is 
playing with the sentiments of the people of the Punjab. The sooner 
the present Ministry is dissolved, the better it is in the interests of 
both the Government and the State. Our hon. Ministers have exposed 
the administration to redicule. In reply to a question asked by me 
regarding Shri K. B. Datta, I was told that he had broken the lock o f 
the Municipal office. I want to point out Sir, how the hon. Ministers 
are trifling with the administration. Again, Sir, 1 asked the hon. 
Chief Minister in the same question it it was a fact that he had broken 
the lock of the Municipal office then what were the reasons for not 
prosecuting him in a court o f law. In reply to this question I was 
told that it was not proper to do so. I am of the opinion that if an 
offence has been committed then the best thing would have been to 
prosecute him and if he has not committed any offence then his having 
been debarred from the membership really tantamounts to injustice. 
I am further of the opinion that if he has committed the offence 
then he should be prosecuted and it would be proved in the courts 
whether or not he had broken the lock. It is really a pity that such 
things are spoken by the Government on the floor o f the House against 
such persons who are not in a position to defend themselves. If 
the hon. Ministers themselves resort to such practices, then what effects 
are these going to produce on the administration which has already 
weakened and is weakening day by day. I am already constrained 
to remark that the hon. Ministers are in the habit o f doing things 
quite contrary to what they say. Their actions belie their professions. 
It will not be out of place to mention here that the hon. Chief Minister 
while replying a question lost his temper and remarked that some hon. 
Members were trying to throw him and his colleagues out of power.
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Here I am reminded of a Persian verse

3  3 * 5  H3* 3H T 3H 3 1̂

$  srrl ? U m  i

What I mean to say is this that it is not quite a new thing which the 
hon. Chief Minister has said. Pehaps he has forgotten that being the 
Member o f the same party and the same Cabinet during-the Sachar 
Ministry he did not hesitate to criticize the then Chief Minister.

Mr. Speaker : Throw some light on the General Administration.

Pandit Faqir Chand: Very well Sir, if you do not permit me to say 
anything more on this topic, I w ill leave it here.

I wish to submit Sir, that the conduct o f an hon. Minister 
is the index o f the administration. As a matter o f fact administration 
is another name of conduct o f an hon. Minister. Here I am 
reminded of an instance. Once a king went in disguise to a zamindar 
who was busy crushing his sugar cane. On seeing the zamindar 
making merry while crushing the cane, the king thought to himself that 
all the zaminders must be very prosperous, and there wa9 no reason why 
they should not be taxed. So he imposed the tax upon the zamindars. 
After sometime he again went in disguise to the same zamindar 
who was as usual crushing his cane, But there had been appreciable 
decrease in the quantity o f juice. On seeing the reduced quantity of 
juice the king enquired from the zamindar the reason for getting only 
a little quantity o f juice than before. The zamindar told him that 
it was the after effect of the thoughts of the king who must have 
decided to tax the zamindars that the quantity o f the juice has been 
reduces. Similarly the thoughts and the doings o f the hon. Ministers 
are sure to produce similar effects on the minds of the people. The 
higher the character o f the hon. Ministers both in words and deeds the 
better the results in the reaction in the minds o f the people.

Now about the General Administration. I quite agree with my 
hon. Friend Chaudhri Suraj Mai who has while initiating the debate, 
remarked that our administration is top-heavy. In fact the cutting 
down of the expenditure on the administration o f this poor State
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is the crying need of the hour. I would like to suggest that the 
system of giving high salaries should be done away with. I am really 
constrained to remark that our Government is out to spend lavishly by 
paying more and more to those officials who are already drawing fat 
salaries.

Sir, an officer who was drawing Rs. 350/- per mensem in the 
pre-partitioned Punjab is now drawing Rs. 1,400/-. I would not, 
however, like to mention the name of that officer because you 
would not like that the name o f any officer be mentioned 
here. If you allow me, Sir, I am prepared to tell his name. I may 
tell this much that he is an officer in the department which is under the 
control of the hon. Sardar Kartar Singh. I can give so many instances 
o f this nature.

Minister for Revenue : This is the pay of the post. Does the
hon. Member mean to say that no officer should be appointed as head 
of the department.

Pandit Faqir Chand: If the hon. Minister continues to do so, I
think he will soon bring a downfall o f the Congress Government. No 
person can reasonably expect that a peison drawing Rs. 350/- per 
mensem can get such a rapid and unexpected promotion in a 
Government department. He has been made the head of the 
department by the patronage o f the hon. Minister incharge of that 
department.

Minister for Revenue: His appointment was made long before I  
took charge of the office. He who appointed him I should say 
committed a sin.

Mr. Speaker : The hon. Minister is requested' not to interrupt 
•again and again.

Pandit Faqir C han d ; I have so many things in my memory
about which the people ask me and I have no answer to give.
Sometime back an hon. Member who is now occupying the Treasury
Benches used to say emphatically before assuming charge o f his
office as Minister that he would never allow the Government to increase/

the abiana rates. But as soon as he became a Minister the glamour 
of the office made him forget all those professions. If such a Minister
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had been in any other democratic country he would have surely 
resigned from the Cabinet or would have made the Government agree 
to do away with the abiana altogether.

Minister for Revenue : This abiana was also imposed at a time
when 1 was not a Minister.

Sardar Bachan S in gh : Why are you betraying your guilty
conscience ?

Pandit Faqir C hand: - Sir, I would now refer to the communal 
situation which has much deteriorated on account of the controversy 
in the census operations. Forces of lawlessness have been let loose in 
village by a communal propaganda and there is a strained atmosphere 
in the villages. Such a tense situation is grim pointer to the fact 
that there may be a danger of breach of peace in the State. The pity 
is that—

* *  m  n t  ^  % f r m  % i

fen v& $ wai a^i ■arel a f w a  n
I think if a judicial enquiry is made against the Ministers and the

secretaries they will be found responsible for creating such a strained
atmosphere in the villages. Fhe Ministers have done so with a view
to maintaining their hold on their offices. One Minister goes to the
High Command and pleads not guilty and tries to shift the charge of
making communal propaganda upon another Minister. Anyhow, it
does not look fair and proper that Ministers in their attempt to make
their position secure should play with the lives of innocent people.

%
It is strange enough that our Ministers, after the attainment of 
independence, should adopt such methods and I know they are doing 
so in order to retain strong hold on their offices. I f  this is the state o f 
affairs, I should say that the candle light o f this Ministry would have 
its last flickers soon.

Sardar Shiv Saran Singh (Kangra and Northern Hoshiarpur, 
Sikh Rural), [H in d u sta n i) : Sir, I have listened attentively to the
speeches made by the hon. Members first on His Excellency the 
Governor’s Address and then on the general discussion of the Budget.
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I am sorry to say that the sum and substance of all their speeches 
is that there is mal-administration, in the State, that the travelling 
allowance drawn by the Ministers is excessive and that there is 
widespread corruption in the Government departments. No hon. 
Member has come forward with any constructive suggestion nor 
anybody has pointed out any defect in the Budget. Instead of taking 
recourse to constructive criticism the hon. Members have made a 
wrong approach by appealing to the sentiments of the hon. Members 
of the House by saying that our State is poor. I wonder that the 
hon. Members who occupied Ministerial Benches sometime back have 
today suddenly become critics of the Government. I am sure that 
if they again hold the same offices they will begin to shower 
encomiums upon the Government. Just as a parrot gets dazzled after 
its release from the cage in which he had been imprisoned for long 
and does not know what to do similarly our Indian people after 
the attainment of independence want to fall back to the old ruts of 
slavery.

Sardar Gurbachan S ingh : My hon. Friend is saying so as if he is
not a Hindustani.

Sardar Shiv Saran S in gh : Sir, they do not offer any
constructive suggesstions to the Government and thus they do not 
know how to contribute to the well-being o f the State. They move 
about in narrow grooves and take shortsighted view of the matters. 
My hon. Friend Sardar Joginder Singh is feeling upset as his dream of 
Ministership has not come true.

Sardar Jogindar Singh M ann : Sir, he is speaking to justify his
salary of Rs. 400/-.

Sardar Shiv Saran Singh : Sir, My hon. Friend in his anxiety
to become a Minister is sometime making alignment with one party and 
sometime with the other.

I wonder why the hon. Member who was for so long hankering 
after Ministership is getting annoyed again and again and is 
interrupting me. His excitement is misplaced. When people cannnot 
get a thing inspite of their best efforts they cast aspersions on others 
and attribute ulterior motives to them out of spite. I was saying,
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Sir, that those who criticize the Government in season and out o f  
season just for the sake o f  playing to  the gallery do no real 
service to  the people. All the criticism that has been levelled at the 
Government today was not made in an attitude o f constructiveness 
or helpfulness. It was inpired by quite different m otives— m ostly 
personal ambitions and grouses. I wish the hon Members who have 
indulged in it should have known the true functions of the opposition 
in a democratic and parliamentary system o f Government and sh o u ld  

not have tried to exploit the situation.

Sardar Jogindar Singh M ann : W hat does your Government
purpose to do to mend the situation ?

Sardar Shiv Saran Singh : It 's  all the creation o f persons like m y
friend. W hat did he do during the six months he was a minister ? 
Now, Sir, I want to say a few words about the alleged prevalence 
of corruption in the administration. My submission is that corruption 
cannot be put an end to  by  accusing this Minister or that Minister, this 
Member or that Member o f the House.

Some hon. M em bers: So, it cannot be put an end to, you admit.

Sardar Shiv Saran S in g h : The Government is doing its level
best to eradicate corruption. The hon. Members are aware that an 
Anti-Corruption Committee was appointed under the chairmanship of 
Sardar Partap Sing Kairon in 1948 and it did laudable work. 
Afterwards it functioned under the chairmanship of Dr Gopi Chand 
Bhargava for sometime. At present there is a sub-committee for this 
purpose of which the chairman is Pandit Shri Ram Sharma. I would 
now like to draw the attention o f  the hon. Members to page 21 of 
this pamphlet. It is recorded here that 39 officers have so far been 
convicted on charges o f corruption and sentenced to  various terms o f 
imprisonment, 250 officials have been discharged or dismissed and the 
number of those who have been warned is about 700. ^

Sardar Jogindar Singh Mann : How many o f  them are patwaris
and chaprasis ?

Sardar Shiv Saran Singh : I can’t say but there are Tehsildars,
Naib-Tehsildars, Inspectors and Sub-Inspectors among them.
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Chaudhri Suraj Mai: You have got a very poor case.

Sardar Shiv Saran Singh : Yes, because la m  saying things in a
plain and unvarnished way, without mixing them with sentiments. 
Moreover, there are realities and truth is always bitter. It would 
have been much better in the interest of the dignity of this House, 
Sir, if instead of taking pleasure in mud-slinging and condemnation 
the critics of the Government had by following the example set by Sardar 
Ujjal Singh made constructive suggestions to improve the 
administration. The pity of it is, Sir, that hon. Members like Sardar 
Sajjan Singh who are always criticising the Government for its failure 
to maintain law and order do not themselves co-operate with the 
Government in stamping out lawlessness. On the other hand, people 
are being incited to commit dacoities and other heinous crime and 
keep dumps of illicit arms. Persons who believe in violent methods 
are being shielded and supported. The Government has information 
as to who are helping and protecting these undesirable elements at 
different places.

An hon. Member: What action have you taken against those
who a re aiding undesirable elements ?

Shri Kedar Nath Saigal: This is self-condemnation.

Mr. Speaker: No interruptions, please.

Sardar Shiv Saran Singh: The Government is taking the
necessary action. I was saying, Sir, that if the law and order position 
is not as satisfactory as it should have been, it is because some of 
our friends here cherish a great sympathy for those who want to 
overthrow the Government by violence and are engaged in subversive 
activities.

Sardar Jojgindar Singh Mann: I ctiallange this statement. He 
must talk sense.

Mr. Speaker: It is for me to say this; the hon. Member 
should not take upon himself my duties.

Sardar Shiv Saran Singh: Sir, I Would request all the hon.
Members of this House to co-operate With the Government in unearthing 
the subversive activities of the underground elements. It is the
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duty of every responsible citizen to help the Government in 
apprehending the people who want to overthrow it by violent 
methods.

So I have in my own way tried to place before this House the 
reasons for the draw-backs in the law and order of the State

Sardar Jogindar Singh Mann: Sir, the hon. Parliamentary
Secretary himself helps people who indulge in subversive activities.

Sardar Shiv Saran Singh : Then my hon. Friend should have taken 
action against me when he was a Minister.

Sardar Jagindar Singh Mann : The help is being given now'.

Sardar Shiv Saran Singh : The hon. Member should bring this
fact to the notice of the Government.

/

Sardar Jogindar Singh Mann : We have brought it to the notice
of the Government but it takes no action.

Sardar Shiv Saran Singh : I can only say that it is not good on 
the part of the hon. Member to interrupt me like that. Coming again 
to the law and order in the State, I wish to say that no Government 
can be ever successful in the establishment of law and order unless 
and until the people feel the responsibility and co-operate with it. 
It is incumbent on every citizen of the State to help the Government in 
apprehending and duly punishing the offenders.

Sir, so far as the locust menace and the anti-locust compaign 
are concerned, I am in a position to say that the military, the 
volunteers and the teachers as also the students of schools and colleges 
have been going out in thousands to destroy locusts. They have done 
wonderful work and the result is that the locusts have been almost 
wiped out in the districts of Hoshiarpur and Jullundur. (Voices. Did 
you also kill some locusts). Unlike some of my hon. Friends I have 
not been enjoying at home and have been going out for killing locusts. 
(Interrvptions). I know that some of my hon. Friends are having 
sweet dreams of becoming Ministers again but I don’t think that such 
an idea gives them licence for making these uncalled-for interruptions. 
It is really a bane of this State that the Members of its Assembly are
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not capable of doing anything except the making and the breaking of 
ministries. It is something very reprehensible. I wonder how those 
who have been the slaves of the Englishman and who ever acted in 
a most servile manner to get lands from him can have the courage to 
criticize the work of those who have been rotting all their lives in jails 
for the achievement of independence.

Shti Bhim Sen Sachar: On a point of order Sir. It appears
as if the hon. Member is casting aspersions on some other hon. Members 
of the House when he says that they have been acting as slaves of 
the Englishman for favours or that they have been helping'the 
wrong-doers. If it is so he should kindly be asked to withdraw these 
words.

Sardar Shiv Saran Singh: Sir, I have not named anybody but if
the guilty conscience pricks somewhere

^  fcR*[ I eft 5*3? H* f37JoP )
I can’t help. ( Voices. hon. Mr. Sachar has no beard).

Shri Bhagat Ram Chodha : Sir, despite the fact that the hon. 
Member for whom the hon. Parliamentary Secretary has used the adage

( %  #  q ft  *  f& m  I oft ^ 3 ?  H fe?>eP )

has no beard, it was not proper for him to say that and he should 
withdraw his words.

Sardar Shiv Saran Singh : My hon. Friend Shri Bhagat Ram
Chodha should know that I did not associate any particular person 
with the adage and I still have no hesitation in repeating that it does 
not lie in the mouth of those who were slaves of the Englishman 
to ridicule the present working of the Government. Those who 
suffered for the achievement of independence deserve much better 
treatment at their hands than they aie giving them.

Chaudhri Lahri Singh: Sir, the hon. Member is vexing so
eloquent over the sacrifices of those in power, but will he kindly say 
as to how many times has he himself been to jail ?
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Sardar Shiv Saran Singh 1 It is really a pity that allegations of 
blackmarketing are being brought by those who in spite of the fact 
that they did not own any factory in the West Punjab have got 
factories allotted in their names in the East Punjab.

Mr. Speaker : Please don't impute motives.

Sardar Shiv Saran Singh ; And then there are people from whom 
evacuee property has been recovered,

Mr. Speaker : Please speak on the General Administration.

Sardar Shiv Saran Singh; Sir, I wish to speak only on the 
General Administration. I want to point out that this unfortunate 
Punjab which was at one time a part of the bigger Punjab and -which 
has already suffered a great deal should not any further be made a 
victim of conflicts between various classes, say between urbanites 
and the ruralites, the Hindus and the Sikhs or the land-lords and the 
Harijans. If we wish well by our State we shoud not contribute in 
the creation of class distinctions or class hatred. We should on the 
other hand try to bring about a rapprochement between the conflicting 
parties and refrain from all destructive criticism. It is only by this 
way that our State can go forward.

Thakur Da lip Singh (Kangra South, General, Kural) (Punjabi): 
The Budget has been under discussion for the last few days and several 
hon. Members have expressed their views with regard to it. I shall 
not be wrong if I say that oUr administration is top-heavy, slack, 
corrupt and inefficient. I shall substantiate my statement by giving 
facts. In my opinion, it is our Ministry which is responsible for the 
prevailing state of affairs. If the hon. Ministers are strong, efficient 
and honest, nobody can dafe to be corrupt and inefficient. The 
Government says that the public is as much to blame as the officials. 
It is said that the giving of bribe is as serious a crime as the taking 
of it is. I, however, think that the Government officials always 
act in the same manner in Which the Ministers act. In this connection, 
I wish to refer to the case of North Western Frontier Province. 
During the Premiership of Dr. Khan Sahib, the people there complained 
of corruption in the Public Works Department. He said that it would 
cease to exist in future and if it still persisted it would mean
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that he was himself dishonest. Similarly, I wish our Ministers to make 
it clear that they would not tolerate corruption. They should regard 
it as their paramount responsibility to remove this evil. Here, 
however, the whole responsibility is thrown on the Public. It is said 
that the people do not co-operate with the Government. I wish to tell 
them that ‘as the rulers so the ruled*. If the rulers are good the 
ruled are naturally good and vice versa. In order to make the people 
good the rulers should try to serve as a model for them. In some 
cases the Government is itself responsible for the existence of 
corruption. While big officers are drawing huge sums in the form of 
travelling allowance, in the case of low paid officers it has been 
reduced. These people are thus compelled to take bribes tjom those 
with whom they have to deal. I have personal knowledge about the 
patwaris of my district. They have received no travelling allowance 
since 1947. They say that the Deputy Commissioners, Ministers and 
Members get their travelling allowance all right, but they, who 
are already underpaid get nothing in that form. They submitted their 
bills and knocked from one office to another but nobody cared to pay 
any heed to their difficulty. Sometimes they do not get their salaries 
for months together. They say that if they do not get theif 
salaries in time and are paid no travelling allowance, how are they to 
feed their families. In thst case they have to extort money from those 
who have to deal with them. Similarly, as explained in detail by my 
hon. Friend Safdar Sajjan Singh, there is too much of inefficiency 
in the administration. No action is taken on the representations of 
people for a very long time. Hon. Minister for Revenue said that 
with rise in status the salary has also to increase. In most of the 
cases people have begun to occupy high offices on account of the 
migration of Muslims. Those who would have been only Inspectors■ A
have become Superintendents of Police and those who could hardly 
become Tehsildars are now Extra Assistant Commissioners, merely 
because Muslims have migrated to Pakistan. Moreover, the system 
of recruitment to services is vety defective; Nepotism and favouritism 
prevail everywhere. As my hon. Friend Shri Prabodh Chandra pointed 
out, the nomination rolls of those in whom some Minister is 
interested are sometimes called for. The relatives and friends of those 
in power are being given positions of responsibility. This has led to 
inefficiency. A certain person belonging to Mukerian was alio ted a 
certain piece of land. Another person brought a forged allotment
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letter for the same land and the first allotment was cancelled. This 
matter was brought to the notice of the Deputy Commissioner, 
Hoshiarpur and the Rural Rehabilitation Officer there, it has been 
admitted that the latter order was issued by mistake, but nobody cares 
to find out how it was obtained.

Then, Sir, tie  Government says that it does not possess funds for
certain kinds of work, but we find that many new departments are
being un-necessarily opened. There are no funds for the poor clerks
and peons, but the number of Parliamentary Secretaries is being
un-necessarily increased. Similarly, huge sums of money being spent
as the salaries and travelling allowance of the establishments of
several departments which are doing no useful work. For instance,
the Estimates Committee has stated in its report that there is no need
of supplying a jeep to the Sub-Inspector (mobile), working on Kalka-
Simla section, but the Government has recently decided to give
it to him. Our Government does not spend where it is essential but
incurs heavy expenditure on un-necessary things. Similarly, our
Government is known for black-marketing. People think that it is the *
businessmen who indulge in black-marketing, but I feel that our 
Government does it.

Sardar Swaran Singh : Sir, the attendance on Treasnry Benches
in very thin. Where have most of the Ministers gone ?

Thakur Dalip Singh : I was saying, Sir, that to a great extent
the Government itself is responsible for the propagation of black- 
market. For instance, the profit allowed to the Sugar dealers in the 
whole-sale of sugar is 2 \  annas a maund and in the retail sale 3 annas 
a maund. How can the dealers sell sugar properly at this small margin 
of profit. We are told that if they sell 10 seers of sugar at the 
end of the mouth at the rate of 2 \  rupees a seer, they earn Rs. 50. 
They have to resort to black market because the profit allowed is 
almost negligible. Our Government should, dispassionately, consider 
all these things, so that there is least opportunity for black market. 
We aie all dishonest and we practise corruption. Honest is one who 
does not get the opportunity to be dishonest. Given the opportunity 
he certainly practises corruption. People say that if those at the top
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are corrupt, why should they try to be honest. After all how many 
persons who get thousands and lakhs of rupees as bribes, have so far 
been punished. If at-all some people have been punished they are 
only small fry. They got Rs., 10 or 20 as bribes. But the top 
ones go scott-free. I am reminded of a story in connection with the 
honesty of the Government. Once upon a time a man was travelling 
on foot in the countryside. He had 1,000 rupee coins with him which 
he had put in a long purse made of cloth. There used to be no 
means of .modern transport during those days. So the people had to 
travel long distances on foot. While that man was going on, there 
fell a stream in his way. While he was wading through the stream, 
he saw a woman washing clothes at the other bank. When he 
reached near her, she said aloud, “ Half of it to be mine." The man 
heard these words and wondered as to what they meant. After he 
had travelled a few miles, he came upon a Sarai where he thought of 
staying for the night. The manager of the Sarai was a venerable 
old Maulvi who had a respectable grey beard on his face. The man 
was impressed by the gentle appearance of the Maulvi who gave him 
a room and a lock and key for the almirah where he could place his 
money. As it became dark, the traveller, being very tired, went to 
sleep. Now the Maulvi; who was in fact a very clever man, got
up and made his way into the room where the traveller was 'fast
asleep and removed the 1,000 rupees from the almirah. In the 
morning, the man got up and found his money missing. He raised a 
hue and cry, but the Maulvi said that he had given him lock and key 
entirely to himself how could .anybody steal the money. The man 
was helpless. Then he thought of the woman who had said, “ Half 
of it to be mine." He thought that she looked very shrewd 
and he should go to her for help. So he went back to the stream and 
met her there. He told her his story. She said that she could get 
him back his money provided he agreed to give half of it to her. 
The man agreed to that condition. At this, she put on new
clothes and some ornaments and hired some people to carry her in a
palanquin towards the Sarai. She instructed the man to hide himself 
and not to make any noise. • She further told him that, if, she 
succeeded, she would start to caper about. Once again, the clever 
Maulvi gave her the same room to stay for the night and also gave her 
the lock and key. During night, he got up as usual and went into
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that room  to- steal the ornam ents o f  the wom an. N ow  she was awake 
and she caught hold  o f  the Maulvi and began to  raise hue and cry .
The Manvi entreated her not to  raise noise* She said that she would 
keep quiet on ly  if  he w ould return the m oney o f  the previous 
m an.' H e agreed to  d o  that and actually returned to  her
Rs 1,000. A t this, she began to caper about. Sim ilarly the 
bearers, the Maulvi and the man who had lost m on ey  all began to  
jum p about. E ach one o f  them  bad his or her reason for  doing that* 
T h e  w om an felt happy to  get R s. 500/- and she was jum ping about 
on  that account. Sim ilarly the man was happy to  get back  at least 
R s. 500 ou t o f his Rs. 1,000 which he had lost. The bearers were, 
likewise, happy to  have got R s. 50 fo r  carrying the wom an over on ly  
one or tw o miles. The M aulvi was happy because his honesty was 
saved. The honesty o f  the Governm ent is also like that o f  the Maulvi. 
The adm inistration, tod ay , is going on  not because o f  the Ministers 
but because o f the previous m om entum . W ith these words, Sir, I  
submit that the G overnm ent should spend m ore where it is necessary 
to  do  so and less where it is n ot necessary to  do  so.

Sardar Gurbachan Singh Bajwa (E x-M em ber W est P un jab  
Legislative A ssem bly representing S ialkot, Sikh, Rural) {Punjabi) : Sir, 
a lot has, already, been said on  this dem and b y  the hon. M embers. 
This m orning while I was com ing to  attend the m eeting o f  the H ouse, 
I  met a friend. He asked w hat was the subject for tod a y 's  discussion. 
I  told  him  that it was general adm inistration. H e said that it 
should be better called, gen era lly  n o  adm inistration ' because the 
adm inistration is generally non-existent, these days. M y hon . Friend 
Sardar Shiv Saran Singh remarked in his speech that we talked 
sentim entally on the floor o f the House. B ut I m ay  tell h im  that w e 
respectfully try  to  con vey  to  the G overnm ent the feeling o f  the public 
during our speeches here on the floor o f  the H ouse.

The Assembly then adjourned till 2 p. m. on Tuesday t 20th March,
1951.
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